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SPEAKER lOK SABHA 

FOREWORD 
Lal Bahadur Shastri belonged to the galaxy of stalwarts who played 

prominent role in shaping and gUiding the destiny of independent India 
and left a distinct and indelible imprint of his own on our national life and 
polity. Though he is no longer with us today, his name continues to shine 
like a star on our national horizon. An apt illustration of Indianness per-
sonified, he attained the pinnacle of glory by the sheer force of his person-
ality embodying the sterling human qualities, not common, of selflessness, 
dedication. devotion, determination, humbleness and above all, the spirit 
of sacrifice. A humanitarian par excellcnce, Shastriji, with his enviable 
characteristic of utmost humility, endeared himself to the people of India. 

Even though he belonged to a family of commoners, Shastriji rose to 
the highest position in the land. Naturally his concerns and compassion 
for the poor, the weaker and the downtrodden remained uppermost in his 
mind and most dear to his hcart. 

During his short but eventful tenure as the Prime Minister, he 
guided the course of events-both national and international-with aplomb 
and won acclaim both for himself as well as for the country. Had he lived 
longer. the contemporary history and polity of the country would have 
taken a diffcrent course. By his thoughts and deeds, Shastriji proved that 
he v:as equally magnanimous both during peace and war, thus winning 
encOIniums at home and abroad. 

Shastriji distinguished himself in whatever capacity he served the 
cause of mother India, be it as a freedom fighter, as a legislator and 
Minister in Uttar Pradesh. as a General Secretary of the All India Congress 
Committee and later as a parliamentarian, a Union Minister and ultimately 
the Prime Minister of this largest democracy in U1e world. Finest moments 
in his life were when he provided a morale-boosting leadership to the 
nation in its hour of need viz. war with Pakistan in August-September 
1965. 

Affable and reasonable, liked by all, simple yet sure on his feet. 
unobtrusive and yet impressive, unpretentious and yet confidence inspir-
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ing, Shastriji successfully met challenges that would have made the tallest 
of men think twice before taking them up. 

The present commemorative volume attempts to recapitulate and place 
on record the various aspects of the multi-dimensional personality of 
Shastriji and the yeoman's service that he rendered to the Indian democracy 
and its institutions, particularly the Parliament. Recalling ShastriJi"s serv-
ices to the nation and to the humanity at large, we pay our respectful 
homage to his memory. 

We commend this volume to the readers with due deference and hope 
that it would be well received. 

New Delhi 
July 19, 1993 
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PREFACE 

The precept of Nishkama Karma - the greatest contribution of Indian 
culturc to human knowledgc - has, for ccnturics, bcen imbibed by many a 
great person in their lives. And one such person who belonged to this 
tradition was Lal Bahadur Shastri who, as Bhagwat Gita enjoins upon us, 
rightly believed in: 

co4U~cllftlCf)I{~ lIT~~ Cf)~I~i I 

(To action alone thou has the right, never to the fruits thereof.) 

Shastriji"s life will always be regarded as the Indian cquivalent of 
"'from the log cabin to thc White Housc"-attributcd to thc life of Abraham 
Lincoln. From a modest boy hailing from a mud house on the bank of river 
Ganga in Varanasi, hc rose to be Bharat Ratna, neithcr by luck nor by a 
mattcr of chance but by sheer dint of his character, determination, dedica-
tion, selflessness and sacrifice. Slowly but steadily, hc rose in the nation's 
esteem and came to occupy the high office of the Prime Minister of the 
world's largest democracy. It was on account of his steadfast scrvice to the 
nation, to the people and to the Congress Party that after Pandit Nehru's 
dcmise, he becamc thc Nation's obvious and unrcscrved choice for this 
coveted job. The manner in which he braved the challenges-both internal 
and external-then confronting the country and gave his all for it, earned 
him a permanent place in the hearts of his people. He will always remain a 
symbol of integrity, devotion and dedication to the national cause. 

The object in bringing out this book bcing to focus on his political life 
and particularly his stint as a parliamentarian. it is only appropriatc that 
such a publication is brought out under the aegis of the Lok Sabha Secre-
tariat as its humble tribute to a man who, in his brief span of leadership, 
gave so much to the Parliament and Parliamentary institutions. The impact 
of his ideas, perceptions and views will continue to be felt and appreCiated 
for a long time to come and serve as a beacon light to all-who wish to raise 
this country of ours to new vistas of deVelopment, prosperity, solidarity and 
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welfare and promote peace, national and global. 

The book begins with an illuminating Foreword from the pen of Honour-
able Speaker, Shri Shivraj V. Patil. Then follows the Profile of Shrl Lal 
Bahadur Shastri. Subsequent part contain articles from his contemporaries 
and close associates who have had the opportunity of working with or 
observing him from close quarters, at different points of time and in difTerent 
capacities. 

We are deeply bcholden to esteemed RashtrapatiJi Dr. Shanker Dayal 
Sharma for his very thoughtful and enlightening article on Shastriji. We 
express our profound gratitude to the Honourable Prime Ministcr Shri P.V. 
Narasimha Rao for having spared time from his very busy schedule -to write 
for this book. We cannot but fecl immensely grateful to the Union Ministers, 
Governors, Jurists, Parliamentarians, academicians and journalists who have 
been kind enough to pen down their impressions and rcminisccnccs of the 
'little great leader'. Our hearUc1t thanks to Shri Keshari Nath Tripathi, Speaker, 
Uttar Pradesh Vidhan Sabha, not only for contributing a write-up on Shas-
triji but also for responding, with alacrity, when requested to mail the speeehcs 
of Shastriji delivered in that Legislature. 

The Part III, "His Ideas" contains the memorable speechcs of the late 
Prime Minister on a wide spectrum of issues which had an important bear-
ing on the life of the nation and the humankind in gcneral. Such specches 
have been clubbed under relevant subjcct-heads viz., "National Policy Frame-
work", "Foreign Affairs", "Transport and Communications", "Language Is-
sues" and so on. Tributes paid to Shri Lal Bahadur Shastri in the portals of 
Lok Sabha, Rajya Sabha, State Legislatures and by different dignitarics-
both Indian and foreign-have becn includcd in Part IV titlcd "Homages". 

In bringing out the book, the worthy sons of the late Leadcr have 
been a source of great encouragement. Shri Anil Shastri, in particular, 
evinced keen interest in the publication right from its initial stages and 
extended all possible co-operation whenever it was sought. In the numerous 
meetings that I have had with him with regard to this project, he offered 
many a valuable suggestion for projecting, in proper perspective, the pcr-
sonality of Shastriji. Besides, he also made available Shastriji's rarc photo-
graphs and other useful material, and went through, word by word, the 
profile of his illustrious father. Our gratitude to the Shastris for all this help. 

We owe our deep and profound gratitude to Honourable Speaker. Lok 
Sabha, Shri Shivraj V. PatH for his kind patronage. constant gUidance and 
cneou~agement in bringing out this book and contributing a very thoughtful 
and ~h~hten~d ~ore~ord for it. We have no hesitation in admitting that but 
for hIS ImagInatIve ldeas and high standards of perfection and excellence. 
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this book would not have come out in the present form. 
'-\ I 

Our thanks are also due to Prof. Ravinder Kumar, Director, Nehru 
Memorial Museum and Shri V.N. Majgaonker, former Director in the Photo 
Division and his colleagues with Ministry of Information and Broadcasting 
for providing us photographs of Shri Lal Bahadur Shastri. 

Bringing out this volume in this style and within a given time frame, 
could not have been possible but for the dedicated efforts put in by my col-
leagues Shri G.C. Malhotra, Director, Shri S.K. Shanna, Joint Director, Shri 
M.K. Dubey, Deputy Director and Smt. ManJu Sharma, Research Assistant, 
whose unsUnted cooperation and assistance was forthcoming at every stage 
of the project. 

Last but not the least. a special mention needs to be made of the 
publishers of this book, Mis Allied Publishers Limited, New Delhi, who not-
withstanding time and other constraints were able to produce this book 
adhering to our time schedule. 

New Delhi 
20 Septcm ber 1993 

, ,;, , 
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Secretary-General 
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Lal Bahadur Shastri 
2 October 1904-11 January 1966 



Part I 
PROFILE 



Lal Bahadur Shastri : A Profile 

The epoch-making history of our freedom struggle Is replete with emi-
nent personalities. The spirit of patriotic fervour which engulfed their thought, 
body and mind propelled those men of selfless service, dedication, sincerity 
and sacrifice to plunge headlong into the freedom struggle in response to the 
clarion call given by the father of the nation. Mahatma Gandhi, to fight the 
might of the British Empire in a non-violent manner. Consequent upon the 
attainment of independence. some of those stalwarts had a distinct opportu-
nity to lead and guide the destiny of the nascent nation. Lal Bhadur Shastri 
was one such star in the galaxy of illustrious personalities that India has 
been blessed with. Though short in physical stature, he grew tall enough to 
tower over the statesmen of his times. From a humble beginning, he rose to 
the exalted position of India's Prime Minister by sheer dint of merit, detenni-
nation and hard work. 

A peerless patriot, a skilful administrator, an astute negotiator. an 
eloquent Parliamentarian, superb statesman, an embodiment of selflessness 
and honesty and a symbol of simplicity, integrity and a1Tability, Lal Bahadur 
Shastri was indeed an epitome of all that is best in the Indian culture. A 
man of deep and genuine humility, he workcd for the nation ceaselessly and 
spent his lifetime till the last minute for the cause of the nation. His equable 
nature, modest and transparent love for the nation endeared him univer-
sally. Being a soul who had lived in perfect purity of thought. work and 
deed, his life was verily one continuous yajna. -

His early liCe and education 

Lal Bahadur was born on 2 October. 1904 at M\lghalsarai in the 
district of Varanasi. Uttar Pradesh. His father Sharda Prasad was a simple 
clerk in the Revenue Office in Allahabad. Despite his meagre income and a 
large family to look after. he never deviated from the path of honesty and 
integrity. Lal Bahadur, who was a beau-ideal of simplicity and honesty. 
inherited these qualities from his father. His mother. Ramdulari Devi. was a 
devout. deeply religiOUS and homely lady. Unfortunately. Lal Bahadur's fa-
ther died when he was only one-and-half years old. After this mishap. his 
mother returned to her parents and he stayed at his grandfather's house till 
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he was about ten. And then he went to Varanasi tQ join Harischandra High 
School. Here he came in close contact with his class Master Shri NIsh-
kameshwar Prasad Misra. In fact Nishkameshwar Prasad played a major 
role in moulding his personality. He planted in Lal Bahadur the seeds of 
self-reliance and earnest endeavour. 

In 1921. Lal Bahadur responded to Gandhijfs call to strengthen the 
non-cooperation movement. He gave up his studies and threw in his lot with 
the freedom struggle. During the movement. he was arrested on various oc-
casions as a political worker but was always releascd due to his tender age. 
Later when the movement slackened. he resumed his studies at Kash! Vidyap-
eeth. He saw Vidyapeeth as a temple of learning. breaking away from the 
strait-laced education of the day and seeking to reach out into the higher 
realms of knowledge by first developing the human personality and soul. On 
completion of his studies of philosophy and humanities. La! Bahadur was 
awarded the degree of 'Shastri'. Thereafter he affectionately came to be 
addressed by the public at large as 'Shastriji". 

In May 1928, there came a slight change in the life of ShastrtJI. He 
married Lalita Devi who too belonged to Mirzapur. Displaying his integrIty 
and simplicity of character on this occasion. Lal Bahadur declined to accept 
anything as a dowry. After great persuasion from his father-in-law. he re-
lented a bit and accepted only a spinning wheel and a few yards of Khadl as 
a dowry gift. 

As a Freedom Fighter 

It was at Kashi Vidyapeeth that Lal Bahadur got an opportunity to 
know great Indian patriOts. It was a nationalist institution and Its main aim 
was to provide an alternative to those students who had left their studies to 
join the national movement at the call of Mahatma Gandhi. Here La! Ba-
hadur got an opportunity to meet Acharya J.B. Kripalani. Dr. Bhagwan Das. 
Acharya Narendra Dev and Dr. Sampumanand. After completing his educa-
tion in 1926, Lal Bahadur enrolled himself as a life Member of the 'Servants 
of the People SOCiety' and began Harijan Upliftment work at Muzaffamagar. 

In 1928, he was transferred to the headquarters of the society in Al-
lahabad to work under the then President of the SOCiety, PUTUshottamdas 
Tandon. As the years rolled by, this organisation became a verttable part 
and par~el of his life. A part of his salary he regularly paid to the SOCiety. He 
was a SIlent worker who believed in Sincere work and service. Once he 
aCknowledge~ that it was due to his membership of the SocIety that he got 
an o~portunIty to ~er:e the country in the manner he dId. The Society had 
been Instrumental In Inculcating true ideals in the servants of the people. 
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The freedom struggle was getting intense day by day and La! 
Bahadur too was getting involved into it. When Mahatma Gandhi started 
Salt Satyagraha in 1930. Lal Bahadur Shastri took a leading role in it. He 
devoted himself fully in convincing the people for non-payment of revenue 
and other taxes levied by the British Government. In the process. he was 
arrested and imprisoned for two and half years. 

The All India Congress Committee met in Bombay in the first week of 
August 1942 and on 8th August 1942. 'Quit India' resolution was passed by 
it after great deliberations. All the important Congress leaders were arrested 
on 9th August. 1942. Lal Bahadur. somehow. managed to escape arrest 
and went underground for long and secretly instructed the other Congress 
workers as to when and how to take further actions. In the process and 
while exhorting people in the main Allahabad City to defy the law· he was 
arrested and later released along with other Congress leaders on the eve of 
the arrival of the Cabinet Mission to India. 

As a Parliamentarian 

A man of remarkable finesse. Lal Bahadur Shastri lmew the frontlers 
of politics. He didn't allow politics to transcend its legitimate bounds. He 
believed that institutions of the nation should function according to their 
basfc concepts without external influence and interference. He had a very 
clear concept of the Constitution. He appreciated that Constitution is a 
living organism with a soul animating it and that it was imperative to 
preserve it. in its essence and spirit. As a Parliamentarian. Lal Bahadur 
Shastri was outspoken. forthright in criticism and always stood for healthy 
opposition. He used to take keen interest In the business of the House and 
spoke eloquently by putting forth his arguments logically before the House. 
He always kept himself away from the lust of power and office and his main 
objective was to serve and fight for the national cause. 

In 1937. when Shastriji was appOinted as the organising Secretary of 
V.P. Parliamentary Board. he put himself whole-heartedly in the asSignment 
and proved his mettle. Pandit Pant was immensely impressed with Shas-
triJl's sterling qualitie~ of head and heart. his unflinching devotion an9-loy-
alty to party work. He appOinted him as his Parliamentary Secretary. Shas-
triji being unassuming and unostentatious as compared to others. stood out 
in marked contrast and became PantJrs favourite. In fact. PantJi had a spe-
cial liking for Lal Bahadur whom he found 'likable. hardworking. devoted, 
trustworthy and non-controversial', 

India freed herself from the British yoke on August 15. 1947. The 
interim Government in the States and the Centre continued functioning till 
the end of 1947. With the advent of independence ShastrlJi was appointed 
as the Minister of Home in U.P. and was assigned the Departments of Police 
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and Transport. He carried out number of refonns in both the fields. A slgnID-' 
cant effort on his part was the national1sation of the Road Transport and 
introduction of the U.P. Government Roadways Service. Nationalisation of 
roadways was followed later by many other States. He took another bold 
step when he threw open the job of the conductor to women - the logic put 
forth by him was that this would provide a human touch to the service. 

The police department in Independent India. ShastriJi felt, still carried 
the bureaucratic stigma attached to them because of the role they ,played 
with the freedom-loving Indians in connivance \\1th the quislings of the 
British Government. Shastriji succeeded in bringing about rapproachment 
between the citizens and police too. During his ministership, he created 
Prantiya Raksha Dal-a sort of second line of defence. An ardent and devout 
nationalist himself, Shastriji tried to instill a spirit of nationalism and disci-
pline in the police force. 

Entry into National Politics 

Lal Bahadur Shastri came on to the national political scene in 1951 
when the country was preparing for the first general elections on the basis 
of adult franchise under Independent India's Constitution - a task to prove 
worthy of the democratic ways of life which our Constitution-makers had 
deliberately chosen for us. Jawaharlal Nehru had picked up Lal Bahadur 
Shastri to be the Congress party's election manager for the first general 
elections in 1952 and apPOinted him as General Secretary of the AlCC. Lal 
Bahadur left no stone unturned to prove himself a party organtser par excel-
lence. Pandit Nehru recognised Lal Bahadur's potentialities, organising abil-
ity and commitment to the Congress ideals and was convinced that La! 
Bahadur possessed all those virtues that were required for being a worthy 
parliamentarian. This facilitated his entry into Union Parliament. 

As a Union Minister 

As a Union Minister, Lal Bahadur Shastri's stint began just after his 
getting elected to the Rajya Sabha in 1952. Impressed by Lal Bahadur's 
selfless service particularly in the general elections of 1952. Pt. Nehru in-
cluded him in his new cabinet as Minister of Railways and Transport. As a 
Minister, he acquainted himself well. Since Indian railways had suffered a 
severe setback after Independence, his first and foremost task was to stream-
line the Railway system. He initiated several refonns in this sector which 
included abolition of first class, conversion of second class into first class 
introduction of reservation, catering and sleeping facilities etc. for third 
class passengers and so on. 

He worked hard to Improve the effiCiency and safety of the railway 
system and took several measures to set up various Railway Advisory Boards 
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for efficient assessment in diverse fields of RaHway operation and manage-
ment. His tenure as Minister of Railways however came to an abrupt end in 
1956. when a major railway accident oeeured ncar Ariyalur in Madras in 
which many people lost their lives. Owning moral responsibility for the 
disaster. he tendered his resignation. Pandit Nehru was not ready to accept 
his resignation. Shastriji however insisted upon him to accept his offer in 
the interest of establishing healthy moral values in politics. A leader of the 
highest integrity, Shastriji had a strong mind and an equally strong will. He 
ultimately succeeded in convincing Pandit Nehru. His resignation from the 
office of Minister of Transport and Railways was hailed by the Parliament as 
being in the highest traditions of parliamcntary dcmocracy. ExpressJng his 
high appreciation of Shastrijrs sterling qualities and illustriOUS character, 
Jawaharlal Nehru had observed in the Lok Sabha : 

I would like to say that it has been not only in the Government 
but for long. my good fortunc and privilege to have him 4S a 
comrade and colleague and no man can wish for a better 
comrade and better colleague in any undertaking - a man of 
the highest integrity, loyalty, devoted to ideals, a man of con-
science and a man of hard work. We ean expect no better. And 
it is because he is such a man of conscience that he ha.$ felt 
decply whenevcr there is any failing in the work entrusted to 
his charge. 

From 1957 to 1961, Shastr lji was again in the Central Cabinet and 
held several important portfolios such as Transport and Communications. 
Commerce and Industry and Home Affairs during Pandlt G.B. Pant's 1lIn~s. 

After the death of Govind Vallabh Pant, he took over the charge of the 
Minister of Home AITairs thus stepping into the shoes of his political precep-
tor. It was in his capacity as Union Home Minister that his political finesse 
came into limelight. Regarded so far as an organlser. Shastriji now acqqired 
his new role, that of a moderator and resolver of disputes. 

When he took over the Home ~1inistry. there were many problems-
major and minor~onfronting the Ministry. The two most serious ones re-
lated to Assam and Kerala regarding language controversy. After deep delib-
erations and probing, he came out with a formula later known as the 'Shas-
tri Formula' which helped in soothIng the fcellngs of the Assamese and re-
establishing communal harmony in Assam. The FOrITIula which permitted 
the use of three languages namely Assamese. Bengali and English was well 
received both by the Assamese as well as Bengali leaders. 

The Official language controversy soon spread to South India and 
generated tension between the South and the North. The Constitutional 
deadlines of fifteen years commene1ng from 26 January 1950 for the Switch 
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over from English to Hindi was nearing. There was strong resentment against 
the Government for what was termed as imposition of Hindi on the people of 
non-Hindi speaking States. Lal Bahadur sympathised with the anxiety of the 
people of the South and their concern over the issue. 

\\Tith his persuasiveness. tact and genuine sympathy for their cause, 
Shastriji soon won over the South Indians promising that justice would be 
done to them. Keeping his word. he pilotcd in April 1962. the Official Lan-
guage Bill in Parliamcnt which providcd that even after January 1965, Eng-
lish may be retained. in addition to Hindi for all official purposes and for the 
transaction of business in Parliament. 

A man of deep and genuine humility. soft spoken and conciliatory in 
his attitude. Shastriji was as firm as a rock when it came to principles of 
national interest. While emphasising the importance of the one common 
language. he observcd : 

I think that it is essential that there should be one common 
language. one link language for the eountly. Otherwise it would 
mean a compartmentalisation of our country. it would lead to 
some kind of disintegration. For. if we only learn the State 
language and no common language is learnt, then after some 
time. we shall find ourselves in a position where it would not 
be possible for us to communicate with each other. Language 
is one of the cementing forces. it is an clement which joins us 
and which integrates the country. 

Lal Bahadur's administrative skill was best illustrated by the manner 
in which he tackled the diplomatic relations between India and Nepal. A 
misunderstanding between the two countries arose due to the feeling in cer-
tain quarters of Nepal that India was not giving due respect to their sover-
eignty and was trying to dominate them. Shastriji paid a visit to Nepal on 3 
February 1963 to dispel such impressions and to make the position of the 
Government of India clear in this regard. The visit added a new feather in 
his eap. He himself described his meeting with Nepars leaders as vcry 
useful and fruitful'. 

Lal Bahadur was one such politician who did not havc two sets of 
principles-one for public consumption and the other for personal life. He 
lived for what he preached. Under the "Kamaraj Plan" of 1963, hc was the 
first person who took the initiative of resigning from the Union Cabinet to 
perform the organisational work of strengthening the Congress Party which 
was getting weakened due to in temal squabbles. But within a few months 
he was once again called back in the Union Cabinct as 'Minister Without 
portfolio' to assist an ailing Pt. Nehru. He resolved the 'relie episode- of the 
Kashmlr1s quite tactfully and very amicably smothered out the d11Tcrcncea. 
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He played a key role in convincing Pte Nchru to release Sheikh Abdullah 
from detention. Justifying the dccision, Lal Bahadur subsequently stated in 
Parliamcnt : 

A time and stage had becn rcached when some step or the 
other had to be taken. I would not want to keep Kashmir if it 
meant kccping one man in prison. The real test lay in releas-
ing him and retaining Kashmir. 

As a Home Minister, Lal Bahadur introduced certain remarkable re-
fonns in administration. He set up the Central Bureau of Investigation and 
appointed the Santhanam Commission to investigate and recommend meas-
ures to stamp out corruption in the country's administrative and public life. 

As Prime Minister 

Consequent upon the death of free India's first Prime Minister Pandit 
Jawaharlal Nehru the mantle fell on Shastriji"s shoulders to steer the ship of 
the nation. He was unanimously elected leader of the Congress Parliamen-
tary Party on June 2, 1964 and was sworn in as Prime Minister of India on 
June 9, 1964. 

In his first broadcast to the nation after assuming the office of the 
Prime Minister of India, Lal Bahadur Shastri said: 

There comes a time in the life of every nation when it stands at 
the crossroads of history and must choose which way to go. 
But for us, there necd be no difficulty or hesitation, no looking 
to right or left. Our way is straight and clear - the building up 
of a socialistic democracy at home with freedom and prosper-
ity for all and the maintenance of world peace and friendship 
with all other nations. To that straight road and these shining 
ideals, we re-dedicate ourselves today. 

His style of functioning as the country's second Prime Minister was 
as unique as his succession. He was short-statured, but none of his actions 
fell short of any expectations. On assuming the office of the Prime Minister 
of India, he expressed his views on political, social and economic problems 
with perfect clarity. He believed in a constant search for areas of agreement 
in the working of democracy. He was always conscious of the basic problems 
of poverty and unemployment that plagued the country. He laid stress on 
strengthening the defence of the country and in honouring the man behind 
the plough. For him self-suffiCiency in food was as important as a strong 
defence system. It was for this reason that he raised the slogan 'Jai Jawan, 
Jai Kisan'. The Kisan who tills the land, he believed, is as much of a soldier 
as the Jawan, who defends our borders . 

. ,! • 
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Shastr1ji, like Pandit Nehru, had a deep faith In non-alignment. A 
great product of Gandhian era, he believed in the polley of non-alignment. 
peaceful co-existence, dIsarmament, anti-colonialism and anti-racialism. 
Supporting India's policy of non-alignment. he observed: 

Our policy of non-alignment and peaceful co-existence Is strongly 
and fully endorsed and Is going to continue as our basic pol. 
ley. Non-alignment has kept us free from the power blocs. We 
are an independent count!)' and we should have the authority 
to think independently. Secondly, non-alignment helps us in 
expanding the sphere of peace. It is essential that if we want 
to have peace it would be better for as large a number of 
countries as possible to keep out of the power blocs. And we, 
therefore, feel that our policy of non-alignment Is necessary. Is 
useful and is good for the count!)'. 

Explaining as to why peaceful co-existence was necessary for the 
world to live in peace, ShastriJl said: 

Peaceful co-existence means that we do believe that it Is not 
possible to have one kind of pattern throughout the world. It Is 
not possible to regiment the thinking of man. The human 
being has got this special facul ty of thJnk1ng and. therefore. 
there will be different patterns. different systems of admlnl-
stration and different forms of government. It Is therefore. 
important that in spite of the different way of thinking dUIer-
ent approaches. different ideologies. the world lives in peace 
and different countries should live as good neighbours. 

Being the Head of the government. Shastrijl belleved in making all 
the vital deCisions bearing full responsibility for his actions and selected a 
team which would be homogenous and cohesive and enjoyed his fullest 
confidence. He practised the concept of joint responsibility and sharing 
power with his Cabinet. There used to be free and frank discussions at the 
meetings of the Cabinet - a practice considered as core to the parllamentary 
system of government. Pragmatism rather than dogma appeared to be the 
gUiding prinCipal of the Cabinet under his leadership but one objective was 
constantly In his mind as he himself often quoted 'Socialism Is our obJec-
tive'. 

During the eighteen months as Prime Minister. La! Bahadur Shastr1. 
had sh~wn himself as a man of character and great intuition. Through him. 
the politics of the country acquired honour. integrity and dynamism. He was 
the leader of world's largest democracy but he considered the Prime M1nister 
'as o~ly first among equals, captain of the team. an initiator of pollcles and 
nothmg more than that". His modesty of expression and the manner In 
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which he conducted himself in high office concealed his intrinsic strength, 
extraordinary' commonsense and mature wisdom. Deeds and not words was 
his forte. During his tenure, he had to confront with unprecendented prob-
lems of national unIty and IntegrIty, but he did not let events control him. 
He very gently and defty controlled events and very ably piloted the affairs of 
the nation with unnagging finnness and unequivocal direction so that the 
entire nation pulsated with a sense of purpose. He so fully came to repre-
sent the collective aspirations of the Indian people that one would feel that 
he had been the Prime Minister for 18 years and not for just 18 months. 

A craftsman of compromise and a great mediator. Shastriji made an 
indelible mark on the national as well as international front within the short 
span of time he held the high office of the Prime Minister of India. With his 
pragmatic approach to the problems, he endeared himself to the people not 
only of his own land but also those of other countries. He had patience and 
perseverance monumental enough to move mountains. In 1965. when Paki-
stan increased her interference not only in Kashmir but in all other sectors 
too, it culminated in a liltle battle in the Rann of Kutch causing an embar-
rassment to the Military Regime of Pakistan. Later. in June 1965. a ceasefire 
was arranged between the two countries in London with British mediation 
and an agreement was arrived at. 

In a broadcast to the nation on 13 August 1965, Shastriji said: 

When freedom is threatened and the territorial integrity is in 
danger. there is only one duty, the duty to meet the challenge, 
with all our might ... we have all to stand together finnly and 
unitedly to make any sacrifice that may be necessary. 

The year 1965 found the Indian nation at the nadir of its morale. 
Despite the Rann of Kutch Agreement. Prisident Ayub Khan declared a full -
scale war against India on September 5. 1965. The Indian Army marched 
across the Punjab border next day. In those turbulent days. Shastriji pro-
vided inspiring leadership and emerged as India's man of destiny. The war 
that was imposed on us. was fought with faith. and dedication. Eventually 
with patience and perseverance, ShastriJi paved the way for peace. 

After cease-fire which came into force by midnight of September 22. 
1965. a summit was arranged at the initiative of the then Soviet Prime Min-
ister on January 4. 1966 at Tashkent so that problems and diITerences 
between India and Pakistan could be thrashed out across the table. Shastriji 
accepted the invitation. After going through the entire gamut of prO-longed 
arguments and heated discussions at Tashkent an agreement was ulti-
mately signed on January 10. 1960. Prime Minister Kosygtn tenned the 
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Tashkent declaration as a hallmark of eternal friendship between India and 
Pakistan. But alas, Shastriji was no morc to see thc agrecment working. 

As a Humanitarian 
The preccpt of Nishkam Karma is the greatcst contribution of Indian 

Culturc to human knowledge. For centuries, many great persons have im-
bibcd this idcal in their lifc. Lal Bahadur Shastri also bclonged to this 
tradition. 

A truc Gandhian in lettcr and spirit, thought and deed, La! Bahadur 
Shastri was an cnigma shrouded in mystcry. He was very considerate and 
hardly ever hurt anyonc's vanity. His real strength lay In his cool courage. 
detcnnination and undcrstanding of thc human mind. 

A grassroot workcr all through his lifc. Shastriji bccame a leader 
because pcoplc rcaliscd that hc had great potentialitics. All through his life. 
he worked tirelessly for upliftmcnt of thc people, especially the rural people. 
For them he was an angel in disguisc. always aecesiblc. His sincerity to-
wards the rural folk is well-evidcnt from his statement: 

It is true that I am not a completely modem man, hundred per 
cent. I am somewhat a conservative person in rcgard to many 
matters and as I havc had to work in the rural areas, In the 
villages. for about half a century as a small worker, my atten-
tion is naturally drawn to those peoplc and to thc conditions 
prevailing in those areas. It comes to my mind that the first 
thing to bc donc is to give relief to thosc people. How to give 
relicf to them is most important for mc. every day and every 
hour. 

He was a believer in the philosophy of ·Samanavaya Vada' a philo-
sophical approach to lifc that takes up a middle course in the midst of 
conflicting points of view. Lal Bahadur Shastri was a patient conciliator. 
always willing to listen to other's points of view and accommodate other 
opinions as long as it did not go in eonfiict with his own baSic prinCiples. 

A well read man, ShastrtJi had a deep political insight not only of 
India but of thc world as well. He had a genuine interest In literature. His fa-
vourite authors were Kant. Harold Laski, Tolstoy. Marx and Lenin whose 
works he rcad during his long stay in jails. He had a passion for Urdu poetry 
also. He liked the biography of Madame Curie so much that he translated it 
into Hindi during onc of his imprisonments. 

A Champion of Peace and Democracy 

LaI Bahadur Shastri was a true champion of peaee and democracy. A 
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staunch supporter of GandhiJl, he had adopted Gandhian way of life for 
himself. Like Gandhiji. he held truth higher than non-violence. He called 
himself a Gandhian socialist: 'I like socialism because it will reduce the 
wide gulf that exists between the rich and the poor.' A man thoroughly 
democratic in spirit and conviction, ShastriJi had an earnest respect for 
parliamentary institutions. In grappling with the problems he always ob-
served democratic means. 

ShastrtJi was an ardent champion of peace and wanted India to be a 
harbinger of peace in the world. He was nevcr however ready to accept 
anything at the cost of his country's sovereignty and always held that it was 
our first and foremost duty to protect the country's interests whatever be 
the cost. When the Kutch war was forccd upon us by Pakistan, Shastriji 
without sparing his strength and displaying his deep statesmanship paved 
the way for peace. 

It was Shastriji"s firm belief that the prinCiple of peaceful co-existence 
was a pre-requisite for the development and progress of any country, more 
so of a developing country. Explaining the importance of peace as of vital 
im portance for socio-economic progrcss of the dcveloping countries and for 
establishing a new social order he once observed : 

Those who seck to create an atmosphere of strifc and build up 
tensions, are no friends of the dcveloping countrics. In fact. 
they compel the developing countries to divert their limited 
resources from projects for economic development to arma-
mcnt for national defence. 

Shastriji strongly advocated the policy of non-alignment and peaceful 
co-existence because he felt that these two poliCies go hand in hand. Be-
sides. adherence to thcse polieics help the indepcndent and developing coun-
tries to maintain their political and cconomic independence. 

Shastriji's role during 1965 Indo-Pak war and in bringing about the 
Tashkent declaration is rated as remarkable in Indian history. Though India 
emerged victorious in the war, still Lal Bahadur wanted to solve the irritants 
between the two countries amicably. This he felt was necessary if both the 
countries were to live in peace and as good neighbours and particularly 
when the priorities of both the countries were not wars and conflicts but 
food, clothing and shelters for their people. At the Tashkent meeting he ob-
served: 

If there is constant conflict and hostility. our people would 
suffer great hardships. Instead of fighting with each other, let 
us start fighting poverty, disease and ignorance. The prob-
lems, the hopes and the aspirations of the common people of 
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both the countrics are the same. They want not conflict and 
ammunition but food, clothing and shclter. If we are to fulfill 
this obligation to our people, we should at this meeting, try to 
achieve something specific and positive. 

On 11 January 1966, this great son of Mother India suddenly passed 
away at Tashkent at a time whcn he had aehicved the Olympian heights of 
his political career. The whole nation was left stunned at the news that their 
beloved leader was no more. He was a man who, with all his mind and 
heart, loved the Indian people and was close to their hearts. 

His Death 

Death came to Shastriji in the moments of fulfilment of the purposes 
for which he had worked during his life. On his passing away. the entire 
nation - the Parliament, the State Legislatures, the Press, leaders from all 
walks of life and dignitaries from abroad-mourned the sad demIse of this 
colossus who had laid down his life at the altar of peace. ShastriJi had in 
fact won for himself tributcs from all parts of the world particularly for his 
last great achievement - the signing of the Tashkent declaration which 
pavcd the way of lessening tension and normalising relations between India 
and Pakistan and for settling all disputes between the two countries by 
peaceful means. 

Expressing his decp grief at the sudden passing away of Shastriji, the 
then United Nations Sccretary-Gentral U. Thant said: 

Not India alonc nor Asia alone, but the whole world will mourn 
Mr. Shastrfs passing ... Prime Ministcr Shastri gave his great 
country gUidance and leadership which helped it not only to 
approach with renewed rigour its immense tasks of social and 
economic environment but also to exert with undiminished 
determination at the international level its influence for the 
good of all mankind. 

Deeply touched by the tragiC news of ShastriJi's demise, the then 
American Presidcnt Johnson remarked that "the world will be a smaller 
place without Mr. Shastri." 

Mourning the dcath of ShastrlJl, the then President of India. Dr. 
Radhakrishnan said : 

He dicd pledging our two countries to work for peace and 
friendship. forgetting the bitterness of the past years .. .A grate-
ful nation ... Is In deep mournIng and all that we can do Is to 
carry out to the best of our ability, the ideals of unity. har-
mony and friendship with our neIghbours. 

14 



Part II 
ARTICLES 



THE LAL BAHADURJI I KNEW 

Shanker Dayal Sharma 

In writing about Shri Lal Bahadur Shastri, my mind is crowded 
with many memories about his intrinsic goodness, compassion and kind-
ness, his loving consideration for others, sense of humour, and the 
healing touch which he could bring to many an inflamed situation. I 
remember also his absolute honesty in thought, word and deed. Shas-
tTijfs qualities as a human being and his inimitable style in handling 
public affairs invariably left a lasting impression on those priviledged to 
work with him and who, like myself. had also come to know him before 
India became free. 

I vividly recall my first meeting with Shastriji. This was when I 
was a student in Luclmow in 1937. Lal Bahadurji was then a junior but 
extremely energetic activist of the Congress Party which formed the 
Government in U.P. under the leadership of Pandit Govind BaIlabh Pant. 
Soon, thereafter, Shastriji was appointed Parliamentary Secretary. Later 
he rose to successive positions of increasing responsibility as a Minister 
in the State and at the Centre and then as Prime Minister, but never, 
even for a moment, did his innate humility, sense of responsibility and 
complete identification with the interests of the common man show the 
slightest change. His offiCial status was of no consequence to him. 

I Sf)eak of these endearing aspects of Shastrijfs personality from 
my own experience over nearly three decades during which I received his 
implicit trust and unbounded affection. Indeed, this close association 
over many years lcft a memorable impression and has been a source of 
great inspiration to me. 

ShastTiji was the General Secretary of the All-India Congress Com-
mittee during the first elections to the Lok Sabha in 1952. His capacity 
for organisation, and skill in the management of men and situations, 
were most impressive. Aftcr the elections, Pandit Jawaharlal Nehru in-
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ducted him into the Union Cabinet. It was at this ume tnat, ill lilC c:nnWIWIt; 

Bhopal State, a popularly elected Government took office and I was asked by 
Pandit Nehru to be the first Chief Minister. My work in Bhopal engrossed me 
in the exciting and challenging tasks of rural development and the formula-
tion and implementation of a range of constructive programmes to build a 
better fu[ure for our people, particularly the poor and the weak. There was a 
sense of mission, and many of our national leaders: PanditJi, Rail Saheb, 
Pantji, Shastriji and other stalwarts of the struggle for freedom came to see 
and guide our work. ShastriJi came often to Bhopal and I greatly valued his 
unfailing encouragement and advice. 

I distinctly remember that ShastriJl took keen interest in every activ-
ity connected with village uplift. He launched the first Community Develop-
ment Project of Bhopal State and was instrumental, in those momentous 
years of the early fifties, in helping us start new schemes in such diverse 
fields as medical and technical education and the construction of vital road 
links. The establishment of the Gandhi Medical College at Bhopal and the 
commencement of work on a National Highway between Bhopal and Jabalpur 
owe much to the personal interest which Shastriji evinced in these projects. 
The reorganized State of 11adhya Pradesh continued, after 1956, to benefit 
from his gUidance and consistent support to its developmental efforts which 
bore rich fruit in later years. 

Shastriji was a shining example of integrity and rectltude. The values 
of austerity and renunciation have inspired generations in our country. 
Shastriji lived with these high ideals. His example will, I am sure, be a 
constant reminder of selfless and totally devoted service to the nation and to 
the coming generations in our country. 

It would be well to recall that Shastriji had become involved in the 
National Movement at a very young age and, like a true soldier in the cause 
of freedom had to bear suffering and sacrifice. At an early stage in his life, 
he had joined the Servants of the People Society founded by Lala Lajpat Rat. 
This association had a deep influence on him and instilled the spirtt of 
service which was so characteristic of him. His veneration for Bapu is well-
known and he found himself magnetically drawn to GandhiJi's ardent and 
dedicated followers: Panditji, Dr. Rajendra Prasad, Purushottam DasJI Tan-
don, Acharya Narendra Dcv and many others who were shining examples of 
patriotism, integrity and selfless work. He modelled his own character and 
adherence to high values on the same ideals and followed them scrupu-
lously till the very end. 

I believe that some of the qualities which Shastrtjl will always be re-
membered for were his humility and his unfailing courtesy. His hum1llty was 
o~c of the sources of bis strength. He oftcn recited a verse of Guru Nanak 
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Dev: 

";rRC6, ;A' ~ m, ~~ ~~, 
\ifr{~~~, ~~cnT~ I" 
(Nanak. be small like the little blade of grass. 
When the other trees wither and die. the grass 
will continue to remain green). 
Throughout his long years in public life in the service of the nation, 

Lal Bahadurji spumed the paraphernalia and trappings of office. He was, I 
feel. always more inclined to work and make his contribution from outside 
the Government. He sct an exceptional standard in terms of acceptance of 
moral responsibility by relinquishing the position of Minister for Railways in 
1956. He left the Government a second time seven years later without the 
slightest hesitation. 

The following tribute of Shrimati Indira Gandhi at an All party Memo-
rial Meeting on the 11 January 1967 comes to my mind here: 

... Shastriji was a man of great qUietness. who lived for India 
and for peace and who dicd for India and for peace. He was 
identified with the Indian people. He was imbued with the 
spirit of service, and he thought always of the welfare of the 
people .... Shastriji was a great product of the Gandhian era. 
The basic teaching of Gandhiji was that all men are brothers 
and differences among them should be settled non-violently ... 
This was how we fought the British. eschewing violence ... This 
was also Shas trijfs belief and ... he not only lived for it but he 
also gave his life for it. .. 

Even as Shastriji worked tirelessly and drove himself onward to even 
greater heights. his health could not always keep pace with his growing ex-
ertions. But he did not allow any amount of strain or pressure to aITect his 
steadfastness to the national cause. Despite his life-long devotion to non-
violence. peace and harmony. when the trumpets of war sounded. in the 
second year of his Prime Ministership. he emerged more than ever as a 
resolute. courageous. confident and statesmanlike leader. who inspired the 
whole nation in defence of the motherland. our values. and the gains of our 
freedom. Speaking from the ramparts of the historic Red Fort on Independ-
ence Day. 15 August 1965. Shastriji made this stirring call to the nation: 

/(Whether we remain or not. let this country remain 
~" strong. and let this flag keep flying). 

, "Qlf~CfiT~~«~ •.•. 

,," .. 
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The armed conflict imposed upon us in 1965 was an occasion which 

showed that Shastriji's humility was not to be mistaken for wealmess. It was 
his finest hour when. through his inspiring leadership, he brought even 
more glory to the nation and raised India's international prestige. Shastrtjl 
was endowed with courage and firmness in abundant measure and had 
demonstrated this quality right from the time he was entrusted with the 
Police portfoliO in U.P. by Panditji. 

The deep consideration and sympathy which Lal Bahadurjl possessed 
for the man in the street was evident from his work as the M1n1ster for 
Railways when. for the first time. electric fans were installed in the class III 
compartments. As the Union Home Minister. he tackled many delicate is-
sues with exceptional finesse. 

Shastriji was snatched away from our midst at a critical juncture in 
our country's history. A sorrowing and grateful nation resolved to cany 
forward his ideals of unity. harmony and friendship. Our greatest distinc-
tion. the BHARAT RATNA. was conferred on him posthumously. At this 
pOignant moment. an especially touching tribute was paid by the then Sec-
retary General of the United Nations. U. Thant: 

.. Not India alone nor Asia alone, but the whole world will 
mourn Mr Shastri's passing away ... The United Nations will 
carry a full share of that burden of grief... Prime Minister 
Shastri gave his great country guidance and leadership which 
helped it not only to approach \vith renewed vigour its im-
mense tasks of social and economic improvement but also to 
exert with undiminished determination at the International 
level its influence for the good of all mankind ... I mourn the 
loss of Prime Minister Shastri as a statesman ... as a fellow 
Asian and as a warm and good friend ... 

I remember Shastriji as an inveterate fighter for the freedom of our 
e~untry, i~prisoned as many as seven times, a person of exemplary integ-
nty, devotIon to the highest ideals and of genuine humility of splrlt, an 
outstanding national leader and as a grcat Prime Minister. His name will 
have a position of grcat honour and distinction in India's histoI)'. Those, like 
myself. who were fortunate to know him and be associated with him will 
IO,ng rem,ember his human qualities. his goodness. kindness and courtesy. 
hls c~nSlderation and compassion for others. I pray that at least a part of 
the rIchness and the sweetness which he symbolised may touch the lives of 
all our people and inspire them to contribute in the buUding of the India of 
Shastriji's dreams. 
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THE GENTLE SOLDIER 

p . V. N arasimha Rao 

An abiding memory of Shastriji is that of a perceptive, wise, gentle, 
sincere and a god-fearing person. I also rcmember him as one who was 
resolute and who pushcd himself to the limits, ncver sparing himself. There 
was a determination of steel within that gentle and diminutive frame. 

The story of Shastrijfs life is indeed a remarkable one. Struggling 
against all odds, he rose from very humble beginnings to occupy some of the 
highest positions which this country can offer. In the course of this long 
journey. his qualities of tolerance and understanding. humillty and reasona-
bleness, hard work and determination remained with him throughout. These 
were. indeed, the pillars of support in his life-long struggle for the publlc 
cause. 

These qualities of head anrl heart drew him close to Jawaharlal Nehru 
who regarded him as a trusted lieutenant. His choice as Prime Minister 
marked a smooth transition. much to the discomfiture of the Cassandras. 
The transition, more than anything else brought to the fore the maturity of 
our democratic polity. His tenure as Prime Minister. though short. was 
indeed a remarkable one and vindicated the great faith which Nehru had in 
his capabilitics. 

There was something instinctive in Shastriji's approach to public 
issues. Perhaps, this was born out of his innate perceptiveness. May be, it 
was the result of his long years in public service and his close involvement 
with the freedom struggle. Or, then, was it the outcome of the travails of life 
which Shastriji had had to contend with? Again and again, he went back to 
the fundamentals of Indian reality. He drew upon this reality in dealing with 
problems. in Interacting with people. Shastriji never lost touch with this 
reality. which extended far beyond the porticos and corridors of the Secre-
tariats, well beyond neatly laid avenues, a reality which went deep into the 
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narrow and winding lanes of our mofussil towns, into the humble dwellings 
of our village folk. 

He saw in the development of agriculture the key to the future of 
India. Upon agriculture depended our food security, industrial production 
and the full flowering of our representative political institutions at the local 
level. In a broadcast to the nation on 1 October 1964, he said: 

In this vast country, we have set up once again the system of 
village Panehayats. These Panchayats can only come to their 
full flowering in conditions of economic prosperity, and hence 
it is their first duty to do everything possIble to increase agri-
cultural production and thcreby bring about prosperity. It Is 
this increase of production that is also the principal challenge 
bcfore the Community Dcvelopment Movement on which we 
have laid so much stress. If we have to import food Indefinitely 
to fccd our pcople and also iInport raw materials to run our 
industrics, how can we ever hope to improve the economy of 
our country or raise the standards of living of our people? 

Even while exhorting the people to build the country's economic 
strength, Shastriji's wisdom and perceptiveness made him stress repeatedly 
on the need to have a strong foundation on which an enduring structure 
could be raised. In his scheme of things, discipline and strength of character 
were of paramount importance. He wanted the leadership to show the way. 
just as Mahatma Gandhi had done, and instil in the people the conviction 
that there were no substitute for moral force, strength of character and 
discipline. 

Shastriji's humility, his ability to appreCiate a contrary point of view. 
his deep-rooted tolerance and keen sense of the Indian reality set the tone In 
his functioning as a parliamentarian. Added to this was the experience he 
had gained while functioning as Parliamentary Secretary to the Chief Minis-
ter of the then United Provinces, Pandtt G.B. Pant. Later. as a member of 
Parliament and as Minister he displayed in abundance. the quality of appre-
ciating the viewpoint of others, even while making them understand his 
own. This was something which was deeply ingraincd in him, through his 
empathy with the people, with our culture and way of llfe. In a broadcast to 
the nation on 11 June 1964 aftcr bcing sworn in as the Prime Minister, he 
said: 

There is somcthing in our older cultural heritage too. I have 
particularly in view that enduring strand In Indian Ufe which 
can bcst be dcscribcd as respect for human personality and 
the spirit of tolcrance. I have no doubt in my mind that It 11 
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only by methods of persuasion and mutual accommodation 
and ~y a constant search for areas of agreement as the basis 
for action that democracy" can work. 

Time and again the steel beneath the velvet. the resoluteness which 
lay behind the gentle exterior. came to the fore. A striking example was the 
policy which he adopted to the threat which emanated from across our 
borders. Initially. he showed the utmost restraint. but did not flinch when it 
came to taking, the hard decision. His unswerving single-mindedness tIC 
purpose. determination and courage saw India through a critical period. 
One befitting reply Is of course a standing testimony to the bravery of our 
armed forces and unity of the Indian people. It is also a testimony to the 
inspiring leadership provided by one who was, in those troubled times, 
undoubtedly, the tallest among men. 

Fiercely determined while waging battle, ShastriJi was considerate 
and sagaCiOUS in the quest for peace. The wisdom and farsightedness which 
ShastriJi brought to bear on the Tashkent Agreement made it a bridge 
across troubled watcrs and helped both sides transit from confliet and bit-
terness into an atmosphere more conducive to maintaining peace. The Tashkent 
Agreement is a testimony to Shastrijrs wisdom and determination. 

The call of" Jai Jawan, Jai Kisan" which ShastriJi gave to the country 
continues to reverberate even today. It is a reminder of the priorities before 
our nation. It epitomizes the sagaCity, and in fact, the life and work of one 
who was among the gentlest of men and also a determined soldier. 
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MODEL OF PROPRIETY IN POLITICS 

R.Venkataraman 

Shastriji was one of those great Indians who have left an indelible im-
pression on our collective life. His contributions to our public life were 
unique in that they were made in the closest proximity to the life of the 
common man in India. Whereas other leaders have been regarded as guides 
and leaders, Shastriji was looked upon by the pcople as one of their own; 
one who shared their ideals, hopes and aspirations. His achievements were 
regarded not as the isolated achievements of an individual but of our soci-
ety, collectively. 

This was not just because ShastriJl was possessed of a simple nature 
and lived a simple life, devoid of any ostentation. The main reason for his 
sense of oneness with the people was that he completely interiorized the 
common man's points of view and, when he articulated any move. It seemed 
to come from the depths of that identification. 

Shastriji imbibed this unique scnse of identification \\1th the people. 
early in life. The family atmosphere was simple. Simple living and high 
thinking proverbially go together. Shastriji imbibed in his youth the lofty 
ideals of nationalism and socialism. 

It was natural for every Indian citizen to ca~t his lot \\1th the freedom 
struggle. But Shastriji was not 'pulled into the vortex' of that struggle. Invol-
untarily. He joined it because his deep human instincts impelled him to do 
so. The same instincts had earlier taken him to the Kashi Vldyapeeth. where 
he was awarded the degree of Shastri on the completion of his studies of 
Philosophy and Humanities. Lal Bahadurji came affectionately to be ad-
dressed thereafter by the public at large as "Shastr1ji". 

Shastriji took an active part in the various Satyagraha movements 
and was universally rcgardcd as a model satyagrahl both by the leaders and 
volunteers in the movement. History accorded to Shastrtjl the role or a link 

.. between the old and modem politics. As a result of this. ShastrlJI entered 
::::::::::\[[[[{:I:::::::::·::[;::::·t:::::::~:]::::::::[::::m:::{:·(·::;:)I:::::::[::~:\:::·::r::[:[~::::~::::::I~:::::::I[~:~%[::~~~mI:~~j::~Jt%:[{:~/@t~:f$.~fJ.;WJ.&%~'~" 
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the Servants of the People Society of the Sher-e-Punjab Lala Lajpat Ra1 and 
worked with dedication. He also played the role of a link within the Con-
gress, helping to maintain on an even kecl the relationship between vener-
able conservative leaders like Rajarlshl Purushottamdas Tandon on the one 
hand and the revolutionary Tarun-Tapasvl Jawaharlal Nehru, on the other. 
Shastrlji's equable nature, modesty and transparent love for the nation en-
deared him universally. He treated everybody, be he important or 'common' , 
with equal respect and it is not surprising that, as a result, he became 
extremely popular with everyone. 

But ShastriJl's humility was not to be mistaken for frailty. Courage 
and firmness. he possessed in abundance. It was in recognition of this 
quality that. after independence. Shastriji was entrusted by Pandit Govtnd 
Ballabh Pant with the Police Departmcnt in the Government of U.P. ShastrtJi 
displayed a rare ability to maintain discipline without provoking any ran-
cour. In the U.P. Cabinet. he also handled the Transport portfolio and led 
the nation in road transport nationalisation. 

It did not take the Centre long to requisition Shastriji's services for 
the Government of India. Once in Delhi, he received from Prime Minister 
Jawaharlal Nehru not only important portfolios but also the status reserved 
for chosen and trusted counsellors. The sympathy which Shastrljilntult1vely 
entertained for India's ordinary people was evident from his handling of the 
Railway Ministry. For the first time. third class compartments saw electric 
fans installed. Similarly, dining car facilities. class II air-conditioning and 
passenger-safety arrangements were other innovations made under his ste-
wardship. 

It was characteristic of him that in all this, Shastriji remained com-
pletely unattached to power. His spontaneous resignation following the Art-
yalur rail accident continues to be a model of propriety in politics. After 
PantJi's passing away. Jawaharlalji entrusted to Shastriji the crucial portfo-
110 of Home. Shastriji handled that responsibility as to the manner born. It 
was in his tenure as Home Minister that India faced the Chinese invasion. 
ShastriJi organized the co-ordination between Army and Civil authorities 
with determination. Shastriji quit office once again under the "Kamaraj 
Plan". But the needs of the nation forced his re-entty into the Cabinet. 
Shastriji tackled some of the problems like the Hazratbal incident in Ka-
shmir and zonal disputes with admirable finesse . 

.. After Nehru. WhoT' was raised often both at home and abroad. 
When, on 27 May 1964, the nation had to face the moment of reckoning the 
far-sighted decisiveness of the then Congress President. the late Shrt Kama-
raj, led to Shastriji being unanimously clected to that office. 



Shastriji's leadership of the country as Prime Minister of India is in-
scribed in letters of gold. How, under his leadership, India faced and re-
pulsed the Pakistani invasion of 1965 is not a matter of pride for the Indian 
army alone but also for every citizen of the coun1Jy. ShastriJi contributed to 
the nation's political dictionary a slogan that vibrated throughout its length 
and breadth: Jal Jawan, Jal Klsan. Undcrlying this slogan was ShastriJl's 
basic commitment to that innermost sentiment Jal Hlndustan. The War of 
1965 restored our self-respect and our national prestige. For using our 
Defence Forces with such admirable skill, the nation remains beholden to 
ShastriJl. 

Lal Bahadur Shastri will be remembered for all times to come as a 
friend of the masses of India. 
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Early Life 

PRAGMATIC LEADER WITH A 
HUMAN TOUCH 

Shivraj V. PatH 

The story of ShastriJi's life is, undoubtedly, a remarkable one. Born in 
the year 1904 at Mughalsaral, near Varanasi, in a family of slender means, 
he had to struggle against heavy odds. Shastriji's father died when he was 
only one and a half years old. Despite this, he eame to occupy one of the 
highest positions which this eountry could offcr. 

ShastriJi's mind and personality wcre shapcd by various factors. His 
early childhood and youth were spent in the cities of Varanasi and Al-
lahabad and this helped in conditioning him for a life of devotion and moral 
purity. He came to Varanasi at the age of ten and stayed with his maternal 
uncle for his education. He studied at Harischandra High School, Varanas1. 
In 1921, he responded to Gandhiji's call for non-cooperation and gave up his 
studies. Afterwards, he resumed his studies at the Kashi Vidyapeeth. The 
years at the Vidyapeeth were very crucial in his life. Not only did he earn 
from there a first class degree in philosophy (Shastri) in the year 1926 but 
he had also the good fortune to be guided by Dr. Bhagwandas, the Principal 
of the Vidyapeeth who exemplifIed the Samanvayavada approach to life, 
showing how a person could achieve moral and spiritual greatness by simple 
living and high thinking. Besides, he was profoundly influenced by GandhiJi, 
who created in him the desire to rise purely on merit and good work. The 
principles of truth and non-violence enunciatcd by Gandhiji, deeply influ-
enced him. He was, indeed, a true Gandhian who remained rooted in the 
very soil and traditions of our country. 

An abiding memory of Shastriji is that of a perceptive, wise, sincere 
and God-fearing person. He was an excellent example of "simple living and 

.. . . ' 
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high thinking". But the simplicity of his style did not mean that he was not 
resolute; indeed that gcntle frame concealed a stcely dctermination capable 
of withstanding any pressure. He was aware of this trait and in a particu-
larly introspective mood obscrved : 

Perhaps due to my being small in size and soft in tongue. people are 
apt to believe that I am not able to be very firm. Though not physi-
cally strong. I think I am internally not so weak. 

Political Career 

Having completed his education in 1926, ShastriJi cnrolled h1mself as 
life member of the Servants of the People Society. He servcd as the General 
Secretary of the Allahabad District Congress Committee in 1930 (becom1ng 
later its President) and the General Secretary of the UP Provincial Congress 
Committee from 1935 to 1937. In 1936, he was made convenor of a Commit-
tee appOinted to study the question of land reforms in the Province. In 1937. 
Shastriji was elected to the UP Lcgislative Assembly. Thereafter, he became 
the Secretary to the UP Parliamentary Board. By the year 1946, Pandit 
Govind Ballabh Pant had recognised his ability and appOinted Shastriji as 
his Parliamentary Secretary. Next year. he \vas appOinted Minister of Police 
and Transport and carried out substantial reforms in these ficlds. 

It was in the early 'Fiftics that ShastriJi shiftcd to Dclhi. In 1951. he 
was made General Secretary of the AlCC with Nchru as the President. From 
1951 to 1956. he functioncd as Minister of Railways and Transport in the 
Union Cabinet. He resigned in 1956. accepting moral responsibility for the 
Ariyalur railway accident. 

His decision was a landmark in the history of Parliamentary democ-
racy and Ministerial accountability in this country. Speaking in Parliament 
on Shastriji's resignation, Nehru said: 

I should like to say that it is not only in the Government but in the 
Congress, my good privilege to have Shastriji as a comrade and col-
league and no man can wish for a better comrade and colleague in 
any undertaking. a man of the highest integrity. a man of conscience 
and a man of hard work. We can expect no better. And It is because 
he is such a man of conscience that he has felt deeply, whenever 
there is any failing in the work entrusted to this Charge. I have the 
highest regard for him. I am quite sure that in one capacity or an-
other, we shall be comrades in the future and will work together. 

, Fol,lowing the Second General Elections in 1957 ShastrlJl was again 
Inducted Into the Union Council of Ministers. Durlng the period from 1957 
to 1963 ~c h~ld several portfolios. succeSSively as Minister of Transport and 
CommunIcations. Ministcr of Commerce and Industry. Minister of Home. 
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From January 1964 till he was elected the leader of the Congress Party in 
Parliament and Prime Minister he was a MInister without PortfolIo. Shastrlji 
assumed the office of Prime Minister of India on 9th June 1964. His choice 
as Prime Minister marked a smooth transition, which more than anything 
else, brought to the fore the Inaturity of our democratic polity. Besides, it 
also vindicated the faith, which Nehru and other leaders had in his capabili-
ties. 

Shastriji's Endearing Qualities 

He was a staunch patriot, a inveterate fighter for the freedom of our 
country. incorruptible, self-effacing. secular-minded and compassionate. One 
of his most enduring qualities was his utter simplicity - simplicity in thought, 
word and deed. He was straightforward without frills and embellishments. 
Modesty was his forte. Shastriji was no theoretician, but absolutely a practi-
cal man, a realist in politics. He was firmly rooted in ground realities. No 
wonder pragmatism. which denotes flexibility and seeing issues from all 
sides, remained the bedrock of his Government. 

Shastriji was a clear thinker. To use Gandhijfs expression in another 
context. he was as elear as crystal. He always followed a conCiliatory ap-
proach and lent a patient hearing to one and all and evolved a via media 
which would be acceptable to all sides holding divergent views. His transpar-
ent sincerity endeared him to everyone. In fact, it is rare to find examples 
whcn a person was so gcnuinely respected. 

There was something instinctive in Shastriji's approach to public 
issues. Perhaps, this was born out of his innate perceptiveness. Again and 
again, he went back to the fundamentals of Indian reality. He drew from this 
reality in dealing with problems and in interacting with pcople. Even while 
occupying thc most powerful position in the country Shastriji never lost 
touch with this realilty. 

As a Parliamentarian 

There is no doubt that Shastriji made a mark as a Parliamentarian. 
He .spoke softly and without any flourish. But he invariably carried the day 
with his humility and. what is more, evident sincerity. As mentioned earlier. 
he created history when. following a railway accident, he owned moral re-
sponsibility for the tragic mishap and tendered his resignation from Nehru's 
Council of Ministers, in accordance with the finest traditions of parliamen-
tary democracy. His deep-roo~ed toleranee. his ability to appreCiate a point 
of view different from his own and keen sense of the Indian reality set the 
tone in his funetioning as a parliamentarian. The experience he had gained 
while functioning as Parliamentary Secretary to Shri G.B. Pant, the Chief 
~1inister of the then United Provinces and latcr as a member of Parliament 
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and as Minister helped him in imbibing the quality of appreciating the view 
point of others, even while making them understand his own. 

La! Bahadur Shastriji had always been a painstaking member in the 
Legislature. He proved to be a seasoned and effective parliamentarian and a 
model l\1inister, by his sustained habit of solid homework. He prepared his 
briefs with careful study and consideration. His speeches and statements in 
both Houses of Parliament were clear and convincing to both the friendly 
and hostile listeners. It was a pleasure to watch his parliamentary feat 
during the Question Hour. There is no doubt that he was a shrewd observer 
of the legislative process, and had an Insight into the basic mechanics of 
parliamentary performance. 

Worthy Successor of Nehru 

It was his qualities of head and heart which drcw him close to Jawahar-
lal Nehru who regarded him as a trusted lieutenant. Nehruji valued highly 
the qualities that Shastriji possessed. His choice later as Prime Minister 
marked a smooth transition from the Nehru era. Though he held the office of 
Prime Minister for only a very brief period, what he achieved during this 
period is illustrated by the poetic adage "a crowded hour of glorious life is 
worth an age without a name." 

The period of eighteen months in the governance of the country 
under the leadership of Shastriji \\111 go down in history as something unique. 
When he assumed the office of Prime Minister after the death of Jawahar Lal 
Nehru, who strode like a colossus on the nation's political life, there were 
some doubting Thomases. But very quickly, he provcd himself equal to the 
task and also established a close rapport with the people at large through 
his simplicity, honesty and above all, humility. 

The rise of Shastriji from humble bcginnings to the pinnacle of power 
and influence is a shining tribute to the spirit of democracy, which we have 
always nourished and nurtured. He was one of those few leaders, who 
though born in poverty, won recognition by their talents and sacrifice. He 
gave of his best to the service of the country without desiring any publicity. 
And even after becoming the Prime Minister, he continued to represent the 
poor and symbolise the aspirations of the downtrodden. Through him, the 
politics of the country acquired honour, respectability and dynamism. 

Shastriji was of the firm view that the development of agrtculture was 
the key to the future of India. He stressed that upon agriculture depended 
o.ur food, security, industrial production and the full flowering of representa-
tlve political institutions at the local level. In a broadcast to the nation on 1 
October 1964, he said: 
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In this vast country, we have set up once again the system of village 
Panchayats. Thcse Panchayats can only come to their full flowering 
in conditions of economic prospcrity, and hence it Is their first duty 
to do everything possible to increase agricultural production and 
thereby bring about prospcrity. It is this increase of production that 
Is the principal challenge before the Community Development Move-
ment, on which we have laid so much stress. If we have to import 
food indcfinitely to feed our people and also import raw materials to 
run our industries, how can we ever hope to improve the economy of 
our country or raise the standards of living of our people? 

Even while exhorting the people to build the country's economic 
strength, he also stressed the need of having a strong foundation on which 
an enduring structure could be raised. In this schcme of things, discipline 
and strength of charactcr were of paramount importance. He wanted the 
leadership to show the way, just as Mahatma Gandhi had done, and insUlin 
the people the conviction that there were no substitutes for moral force, 
strength of character and diSCipline. 

Time and again, the steel beneath the velvet, the resoluteness which 
lay behind the gentle exterior, came to the fore. This is illustrated by the 
policy, which he adopted to face the threat to India's integrity, which ema-
nated from across our borders. Though initially he exercised rcstraint, he 
did not hesitate in taking hard decisions, when the situation demanded the 
same. His courage, determination, single-mindedness of purpose and inspir-
ing leadership saw India through a critical pcriod. 

Though unyielding while waging battle, he was considerate and saga-
cious in the quest for a durable peace with the erstwhile adversary. The 
wisdom and farsightedness which Shastriji displayed in ample measure at 
the negotiating table leading to the Tashkent Agreement made it a bridge 
across troubled waters and led to the maintenance of peace. 

It goes without saying that Shastriji was one of those great Indians 
who left an indelible mark on the pages of our history. He made notcworthy 
contributions to our public life. Itis a tribute to his simplicity that Shastriji 
was looked upon by the common people as one of their own, one who shared 
their ideals, hopes and aspirations. 

To conelude, the cIevation of Shastriji as the Prime Minister is truly 
remarkable and a vindication of our democratic strength. As a freedom 
fighter, and later as the leader of the country, he showed devotion and 
scIflessness. Whatever he did during the short term of his stewardship of the 
country will be remembered for ever. With steadfastness and gentility. he 
provided inspiring leadership to the nation. He worked tircIessly for the 
uplift of the people, especially the rural folk. Shastriji's leadership of the 
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country as Prime MInister of India is inscribcd in letters of gold. India, under 
his leadership faced and repulsed the Pakistani invasion of 1965. He con-
tributed to the nation's political dictionary the slogan "Jai Jawan, Jal Kisan" 
which vibrated through the length and breadth of the country. Underlying 
this slogan was his basic commitment to that Innennost sentiment 'Jal 
Hindustan'. The call of" Jai Jawan, Jai Kisan" is a reminder of the priorities 
before our nation. Besidcs. it epitomizes the sagacity. and in fact, the life of 
a determined soldier. His life and achievements underscore the eternal truth 
that it is the human factor which is vitally important in all affairs of the 
nation. It is the quality of man which detcrmines the qualIty of his actions. 

Shastriji will always be remembcrcd as a great son of India, a brave 
fighter, a wise statesman. an able administrator. a staunch Gandhlan and 
above all. a symbol of humility. politeness. courtesy and SimpliCity. He lives 
in the minds and hearts of the millions of Indians who knew him and who 
loved him for the rich qualities which he possessed in abundance. By his 
impeccable character, probity and sterling qualities of leadershIp, ShastrlJl 
added lustre to the public life of his time. The country will definitely miss his 
clarity of vision, his fundamental good sense and, above all. his statesman-
ship, uninhibited by cliches and shibboleths. 
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Group photograph of the new Council of Ministers constituted in April 1957. Shastriji is seated 
third from le~ front row 



With Prime Minister Nehru at the inauguration of a new train efYlce 

Inaugurating the Mangalore Port 



With lawaharlal Nehru at the A.l.C.C. Session, 1957 

With Pandit Nehru and Dr. S. Radhakrishnan 



At Al.C.C. Session with S. Nijalingappa and Indira Gandhi 

In conversation with Gulzari Lal Nanda 



CONTINUING RELEVANCE OF SHASTRIJI 

Arjun Singh 

It is somewhat remarkable that in the contemporary history of India, 
all the major personalities who have had to succeed each other in assuming 
the charge of the destiny of the country were called upon to locate them-
selves in a unique intersectional theme of continuity and change. Each one 
of them, be it Panditji, ShastriJi, Indiraji or even RaJivJi had his tryst with 
centinuity and change. Each one of them was called upon to personally 
resolve this tension in a satisfying and sensitive manner and in keeping with 
personal attributes and political circumstances. Whcre the prcdecessor called 
for more doggcd continuance of thc available traditions, the successor ac-
cepted that role with humility and self-assurance. On the other hand, when 
the two dcterminants indicatcd initiativc, the incumbcnts of high office made 
radical departures, nevcr, howcver, scvcring the links with the life-giving 
sustenance from the glorious tradition. 

For Shastriji, more than anyone else, the theme prcscnted itself in a 
more dramatic form. Having succecdcd a colossus like Pandit Nehru, he had 
the sagacity to undcrstand that thc continuity thcme gave him greater space 
for action and relevance. Any adventurist break with tradition would have 
reduced the Shastri era to an insignificant interregnum and irrelevance. 
This bold acceptance of a role of carrying on with a glorious tradition has 
ensured for him, a unique position in the history of post-independence 
India. 

He did so by valiantly continuing with thc policies initiated by Pandit 
Nehru, though several of these were coming under attack from national and 
international forces, who had seen in Nehru's departure, a sure opportunity 
of destabilising India forever. Whether it was secular politics of the country, 
the economic policies for self-reliant growth with justice, or standing up to 
the imperialist forces globally, ShastriJi never compromised on Nehruvian 
policies. A weaker politician and a lesscr man would have tried to win 
relevance for himself by trying to show the distance he could negotiate from 



these policies. He did just the opposite and showed his greatness by ac-
knowledging and working for greater consistence with these policies. He also 
knew that not only must he continue with these policies, he must also be 
seen in public eye to be working towards this end. His insistence on Indirajl 
joining his Cabinet in a prominent 'position was, apart from being a very 
logical insistence, also a symbolical gesture to the people of India to rein-
force the ascendance of the theme of continuity during his rule. 

Accepting the high office, he had said in the Congress Parliamentary 
Party: 

I tremble when I am reminded of the fact that I have to be in charge 
of this country and Parliament which had been led by no less a 
person than Jawahar Lal Nehru ... .!t is not possible to be a successor 
to Nehru. We can only attempt to continue his work with humillty. 

And again, in his very first broadcast to the nation, he reaffirmed 
country's position in these very ".lnequivocal words: 

Our way is straight and clear - the building of a socialist democracy 
at home with freedom and prosperity for all, and the maintenance of 
world peace and friendship with all nations abroad. To that straight 
road and to these shining ideals we rcdedicate ourselves today. 

Whenever we are in doubt about the tasks before us, these words 
make our choices easier. Our contemporary relevance today is not gained by 
cOinage of new slogans and phrases or showing our distance from our 
glorious tradition. We should continue reaffirming our principles in such 
troubled times when we face rough weather and inclement environment. 

Shastriji's innumerable personal qualities arc well known and well 
acknowledged. While accepting his resignation as Railway Minister, PancUtji 
himself said in glowing words in the Lok Sabha: 

I should like to say that it has been not only in the Govern-
ment, but in the Congress, my good fortune and privUege to 
have him as a comrade and COlleague, and no man can wish 
for a better comrade and better COlleague, in any undertaking 
- a man of integrity, loyalty, devoted to ideals, a man of con-
science and of hard work. We can expect no better. And it is 
because he is such a man of conscience that he has felt deeply 
wherever there is any failing in the work entrusted to his 
charge ...... I have the highest regard for him and I am quite 
sure that in one capacity or another we shall be comrades in 
the future and will work together ... 
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All those who have known him or those who carne to know of him 
have conle under the spell of his personal qualities. This will continue to be 
so. His historical stature, however, will keep on growing with coming years, 
as we corne to grips with the aforesaid theme of continuity and change in 
our own phases of history, with lesser men that we are and more daunting 
tasks that we face. 
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LAL BAHADUR SHASTRI 
HIS CONTRIBUTIONS TO PARLIAMENT & 

PARLIAMENTARY INSTITUTIONS 

Bal Ram Jakhar 

Shakespeare had once said : "Some are born great. some acquire 
greatness and some have greatness thrust upon them". Shastriji was one 
who was great by birth. Born in a very ordinary family. he became the Prime 
Minister of India because of his highest integrity. moral values and dedica-
tion. He had a long experience to his credit in diITerent capacities. Imprcssed 
by Gandhiji, Shastriji joined the freedom movement at a very early age. In 
1931, he became the President of the Allahabad District Congress Commit-
tee and later on the Secretary of the Uttar Pradesh Congress Committee. In 
1951, he became the General Secretary of the Congrcss Party of India. He 
was apPOinted Parliamentary Secretary of Govind BaUabh Pant. the then 
Chief Minister of Police and Transport in UP. In 1952. Shastriji was inducted 
in the Central Government as Iv1inister for Railways and Transport and in 
1959 as Minister of Commerce and Industry. Nehru apPointcd Shastriji as 
Minister without Portfolio when he had fallen ill in 1964. Thus. when Shas-
triji sueceeded Nehru. he had a long experience both in the Congress party 
and in the government. 

In September 1965, when Pakistan attacked India. millitarily. he or-
dered the Army to protect the sovereignty of the country. He kept Parliament 
informed of his decisions and actions and sought its approval. This signified 
Shastriji's commitments to Parliament. In the parliamentary form of Govern-
ment it is absolutely necessary that the Parliament should be kept informed 
of developments taking place in the economy, defence of the country. or 
oth~r matters of national importance which the people should know through 
thelr representatives in Parliament. The whole system completely collapses if 
Parliament is kept in the dark about vital issues and happenings. As a 
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matter of fact, in this process of information to Parliament, the Head of the 
Government gets greater confidence of Parliament. 

A very noticeable characteristic of Shastriji was that he was a very 
composed person temperamentally. His statements in Parliament were al-
ways forthright and honest. All his speeches were full of respect to the 
House of which he was a member. Upholding the dignity of Parliament 
always remained uppermost in his mind, expressions and actions. Shastriji 
faced two No-Confidence motions against his Government in his short ten-
ure as Prime Minister - the first was admitted on 14 September 1964. The 
Communist party leadcr Shri H.N. Mukhcrji has obscrvcd that the cabinet 
was pulling in diffcrent dircctions and the Fourth Five-Year Plan goals were 
being lowercd on the pIca of so-callcd "consolidation" and that ShastriJi was 
a "split personality". Shastriji firmly replied that he was following the right 
policics, but at the same time he criticised the administrative machinery of 
India for lack of coordination and admitted that "if you mention it to the 
Railways they will say we have nothing to do. If you go to the Transport 
Ministry, they will say the roads are quite alright and if you refer it to the 
Irrigation Department, they are a law unto themselves." Thus ShastriJi did 
not hesitate in admitting even on the occasion of a No-Confidence motion, 
the shortcomings of his Government. The second vote of No-Confidence was 
admitted against Shastriji's Government on 7 March 1965 which was de-
bated for two days. Remarks were made against ShastriJi by the mover of 
the No-Confidence motion. Shri S.N. Dwivedi and others. Shri Dwivedi had 
observed "so far as he (Shastrij!) is concerned. he has established a record 
for drift and indecision". But Shastriji remained calm like the deep sea and 
did not make any personal remarks against the mover of the motion. Similar 
remarks were passed at other times. For example. during the Budget Ses-
sion in the Lok Sabha in March 1965 Sm t. Vijaya Lakshmi Pandit had said 
that Shastri was a "prisoner of indecision". But Shastriji remained abso-
lutely calm and did not react. These are the examples which can set direc-
tions in Parliament both for members and for those in power. 

Influenced as he was by Gandhiji. Pandit Nehru and ancient Indian 
culture and traditions. Shastriji was evcry inch a democrat and believed in 
the paramountcy of democracy and in the parliamentary system of Govern-
ment. This is borne out by a speech he delivered on the occasion of the State 
banquet he gave in honour of Georges Porn pidou, the then Prime Minister of 
France. on 8 February 1965. He had said: 

We love democracy and we have a very large adult franchise in our 
country. We have had three elections. perhaps the biggest elections 
in the world. if I may say so, in which millions of people have exer-
cised their franchise. These elections have been peaceful and it has 
shown democracy has got a strong foothold in India. We have as our 
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objective democracy as well as radical economic change, so that we 
have political, socIal and economic freedom .... 

According to one of his bIographers, Ram Chandra Gupta. ShastrtJI 
viewed democracy in four difTerent ways. First he defined democracy in 
terms of indIvidual frccdom. He consIdered individual freedom Indispensable 
for the creative development of personality. But he also made It clear that 
individual freedom could only be considercd in the context of social respon· 
sibility. Secondly, he examined democracy in terms of political Justice. Fol· 
lowing the western liberal democratic tradition, he maintained that a demo-
cratic State should guarantee equal opportunity to all Its citizens. He also 
asserted that State authority should invariably be based on the consent of 
the people and that it should attempt for the common good. ThIrdly. he dis-
cussed democracy as social and economic equality. On several occasions. he 
had asserted that India's goal should be a casteless SOCiety. Lastly, by de-
mocracy he meant individual and social discipline. 

Shastriji had total commitment to parliamentary democracy and he 
placed high regard on observing nonns of such a system. In 1961 when Lal 
Bahadur Shastri was the Union Home Ministcr, Shri Chintamani Panigrahl 
from Orissa in the Lok Sabha moved an adjournment motion seeking obJec-
tion to the manner in which the Governor of Orissa had passed supplemen-
tary demands for grant of Rs. 4 crores through an Ordinance as the State 
was under President's Rule at that time. The poInt raised by SM Panlgrahl 
was that the supplementary demands were passed by the Governor through 
the Ordinance a day before the President's Rule was promulgated. In the 
Lok Sabha Shastriji, as the acting Home Minister. when Home Mlnlster Gov· 
ind Ballabh Pant was critically Ill, realised the aberration and told the House 
that no money had bcen drawn and the Lok Sabha would discuss the sup-
plementary demands for Orissa as pcr the constitutlonal requirement. Shas· 
triji upheld the rule of law and constl~utional proprieties and In effect rene 
dered gubernatOrial Ordinance as null and void. 

In hIs first broadcast to the nation after assuming the charge of 
Prime Ministership on 11 June 1964 ShastriJi said: 

Political democracy and the way it has functloned In our country Is 
surely a great achievement ... There is something In our older cul. 
tural heritage too. I have particularly in view that enduring stand In 
Indian life which can bc best described as respect for human person-
ality and spirit of tolerancc. I have no doubt In my mind that It Is 
only by persuasion and mutual accommodation and by a constant 
search for areas of agreemen ts as the basis for action that democracy 
can work. It is in this spirit that I will devote myself to duties and re. 
sponsibilities of the office I have been called upon to nn .... 
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It Is not always that a country Is rewarded with a leader who is so 
close to the soil and for whom the wishes of the people were supreme. 
ShastrtJI was one such great son of India, who not only believed in democ-
racy and the democratic set-up but always actcd like a true democrat. As a 
Prtme Minister, he never tricd ·to rule but acted in the best traditions of 
democracy according to the wishes of the people and dictates of law of the 
land. He never changed any law or rule to benefit himself or to take any 
action according to his whims or fancies. 

ShastriJi had all along remained a committed legislator and parlia-
mentarian. In his own way. he always tried to strengthen the parliamentary 
democratic system and institutions. Our country and its people will ever 
remain indebted to this great leader for his qualities of head and heart. 
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GREAT LITTLE MAN 

K. C. Pant 

The ifs of history can be very tantalizing, but I have little doubt that 
had Shastriji lived longer, he would have left an enduring imprint of his 
personality on the evolution of the Indian polity. The flavour and make-up of 
that personality was qUite distinctive and his gentleness in no way diluted 
his firmness of purpose. He had the confidence to be himself and the cour-
age of his conviction was tenacious. 

I was fortunate enough to have known Shastriji since my school days 
in Nainital and Lucknow. Shastriji was a familiar figure in our house and 
often accompanied my father during his evening drives, which was his only 
relaxation. He always addressed him as Lal Bahadur and treated hIm with 
affection. It was, therefore, natural that after my father passed away in 
1961, I instinctively turned to ShastriJi for advice and guidance. 

I was elected to the Lok Sabha from the Nainital constituency in 
1962. Shastriji carne to Nainital a few months before the elections and 
presided over a meeting at which I made my first public speech at Nainital. I 
later confessed to ShastriJi that I was somewhat nervous as I had no idea 
that I would have to speak. His answer was typical. 'That is how we all 
begin', he said, it is dif[eult to separate a politician from the microphone'. 

One of the most sensitive matters handled by Shastriji as Horr,," 
11inster was the disappearance of a holy relic (hair of the Holy Prophet) from 
a shrine in Kashmir. He handled it with his customary poise, patience and 
courtesy. His visit to the valley led to the recovery of the holy rel1c and a 
potentially explosive situation was averted. 

Shastriji had always been a strong supporter of Hindi. As such. he 
was under a lot of pressure when the language Bill came up before a Parlia-
ment. But he was far more concerned with the repercussions in some States 
of any deviation from Panditjfs assurance to aeeomodate those States which 



wanted English to continue along with Hindi. So he persuaded members 
from Hindi speaking States to agree. His credentials were impeccable and 
his motive beyond doubt. Parliament accepted his decision and an issue, 
which was capable of arousing strong emotions and bitterness, was resolved 
in a hannonious atmosphere, in which different points of view were ex-
pressed without acrimony. 

One debate stands out in my memory, both for the vigour of the 
attack on the Government, in general and the Prime Minister in particular, 
and for the quict strength and dIgnity with which the Prime Minister met it. 
Son1e members had sought to put the Prime Minister on the defensive by 
charging him with having deviated from the poliCies of Panditji. The Prime 
Minister did not dodge the issue or take shelter behind high-sounding gen-
eralities. Instead. he referred to Trueman succeeding Roosevelt. Stalin suc-
cecding Lcnin and so on and said: 'Though I am a much smaller man than 
Panditji. the responsibility now rests on me and I shall take decisions that I 
think are best for the country.' 

ConsIderIng hIs innate humility. it was an extraordInarily impressive 
statement, which nipped this line of criticism in the bud. 

As leader of the Congress Parliamentary Party, Shastriji maintained 
very close contact with the party, through the office bearers, Executive, 
whips and whcn necessary the Gencral Body. I had been elected General 
Secretary of the CPP in 1965. One evening. late in 1965 Shastriji asked me 
to accompany him from Parliament. When we reached his house, he asked 
the driver to leave us alone in the car. He then proceeded to discuss the 
rapidly growing tension between India and Pakistan. I can never forget the 
turmoil going on in his mind. Much as he dislikcd the idea of war, a dispas-
sionate assessmcnt of thc situation was pointing unmistakably towards the 
approaching war clouds. When I said as much, he bccame very serious and 
almost sadly but very firmly. said that we shall have to be fully prepared. In 
turn. I briefed senior members of the party. By the time the war actually 
broke out. we were all mentally prepared for it. thanks to Shastriji's timely 
wa:·ning. 

I would like to cnd by recounting a conversation with Shastriji, which 
spcaks volumcs for his charactcr. He told me once that one of the most 
difficult and demanding experiences of his life was when he undertook a 21-
day fast in jail. He was always slight of built. In his younger days, in par-
ticular, he was thin and without any reserves of fat. One can hardly imagine 
him surviving such a long hunger strike. But he went through with it in 
spite of his rescrves having been all but exhausted. With a twinkle in his 
eye. he recallcd that the juice he drank to break his fast tastcd like nectar. 

. '. : 
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ShastriJi has left behind a nch legacy. He led a simple, unostenta-
tious life, upheld moral values, and drew strength from within. That some· 
one like him without the advantage of birth, money or muscle power, could 
become the Prime Minister of India through the strength of his sterling 
qualities, sheer hard work and dedication to the cause of the nation and ita 
teeming millions, will forever redound to the credit of Indian democracy. 
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GREAT PATRIOT 

Atal Bihari Vajpayee 

The Marathi adage "Murti Lahaan, Pan Kriti Mothi" aptly sums up 
the life and achievements of Shri Lal Bahadur Shastri. Shastriji, though 
short-statured, was tall in achievements. Once guruji told him, "God has 
endowed you with a small frame but with this frame you are to accomplish 
great tasks." And Shastriji, no doubt, left an indelible mark in the history of 
independent India during his short tenure. 

I very well remember the day when, after the general elections of 
1952, Prime Minister Shri Jawahar Lal Nehru had inducted ShastriJi into his 
Cabinet and had entrusted him with the rcsponsibillty of MiniStry of Rail-
ways. During those days Shastriji was a member of 1he Rajya Sabha. 

It is notable that Shastriji had presented his first Budget in the Lok 
Sabha in Hindi, which showed his love for the national language. That is a 
diITerent· matter 1hat he had to face a lot of criticism for presenting the 
Budget in Hindi. Some members of the opposition had even staged a walk-
out from the House. However, ShastriJl later repUed to the debate on the 
Budget in English, in deference to the wishes of the members not knowing 
Hindi. But this incident highlighted two most important aspects of his per-
sonality. First, he loved 1he national language Hindi from the core of his 
heart. Secondly, he believed in carrying all sections with him. 

As Minister of Railways, he concentrated on providing special amenti-
ties to passengers especially those travelling third class. He spared no ef-
forts in the discharge of his responsibilities. but when the number of rail ac-
cidents tended to increase and the railway administration failed to control 
them Shastriji held himself morally responsible for one of those accidents 
and resigned from the office of Minister of Railways. Prime Minister, Shri 
Nehru. did not accept his resignation in the first instance but when Shastriji 
insisted, his resignation had to be accepted. Thus, Shri Lal Bahadur Shastri 
created a new precedent in the history of free India. He could very well have 
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escaped his rcsponsibility by holding some employecs responsible or finding 
fault with some equipment but he did not think it proper to do so. In a par-
liamentary democracy. it is the ministers who are ultimately responsible for 
the failures of their ministry. Shastriji. by his own example. put this prin-
ciple into practice and created a precedent for others to follow in future. 

Parliament witnessed Shastriji holding the charge of various minis-
tries efficiently. He used to come to the Parliament after doing his homework 
well. He used to answer all the questions with patience and clarity. He wel-
comed criticism and accepted good suggestions readily. His unassuming 
personality, his gentle. simple and spontancous speech. his Simplicity. and 
sharp intellect endeared him even to his opponents. 

The success achieved by Shri Lal Bahadur Shastri as Home Minister 
in solving the complicated language problem of Assam won him accolades 
and encomiums. Finding a common base for all divergent views expressed 
by the people from all sides was indeed an uphill task but Shastriji did it 
with perfect ease. He was the first to tender his resignation from tile Cabinet 
under the Kamaraj Plan. By this action he amply provcd that he was miles 
away from the lust for power and was ever ready to make any sacrifice for 
any step taken by the Party in the interest of the countxy. 

During the lifetime of Nehruji a question that often carne up was to 
who will hold the reins of the countxy after Nehruj1. Predictions were made 
that the country would diSintegrate and anarchy would prevail after NehruJi. 
But after the death of Nehruji. the ease with which Shri Lal Bahadur Shastri 
was elected to the office of the Prime Minister. not only enhanced the image 
of Indian democracy a great deal. but also brought to the fore the popular 
image of Shastriji. To succeed Nehruji as Prime Minister was indeed a mat-
ter of great honour for Shastriji but at the same time it was his real test. 
Shastriji came out successful in that test with distinction. Even his political 
opponents acknowledged the mettle he was made of. During the Indo-Pak 
war, Shastriji, as Prime Minister. gave the country an inspiring leadership. 
India was victorious in the war. The people celebrated their victory with zeal 
and fervour. Shri Lal Bahadur Shastri who on the invitation of the Soviet 
Union's premier went to Tashkent in quest of peace. for holding talks with 
Pakistan alas, did not come back. The country was plunged into deep sor-
row and grief on the sudden passing away of Shri Lal Bahadur Shastri. 

I had the privilege of observing Shastriji from close quarters. In his 
small frame breathed a sensitive heart and a penetrating mind. Persons who 
tried to woo him. taking him to be a Simpleton. never succeeded in their 
designs. To go to the very core of the problem and to take steps to resolve It 
aft~r careful consideration was the special trait of Shastrijl. He had the 
unIque capacity to bring about reconciliation among the conflicting views. 
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Rajarshi Purushottam Das Tandon had rightly said about him: 

Shastriji possesses the unique capability to solve difficult prob-
lems and to put an cnd to scrious disputes in which the 
persons with conflicting views are engaged and to bring about 
reconciliation among them. He is a living symbol of reconcili-
ation in all spheres of political and social life. 

Following the sad demise of Shastriji a public meeting was held in the 
Ramleela Grounds, New Delhi. While paying tributes to the departed leader, 
I had said: 

Honourable Rashtrapatiji. Mayor Saheb, guests, ladies and 
gentlemen, 

We have not so far recovered from the shock that the sudden 
demise of Shastriji gave us. Darkness appears to have clouded 
the sun. It has indeed come to us as a bolt from the blue. 

Within a span of 18 months, the cruel hands of desitny have 
dealt us this second blow. Perhaps, death seems bent on sub-
jccting us to repeated tests. In his 18 month's tenure, Shastriji 
achieved what we have been aspiring for all these 18 years of 
our independence. Under his leadership our country embarked 
on a new course of action. the shattered confidence of the 
nation was restored and the Army regained its lost prestige. 

The world witnessed that India is not an isolated votary of 
peace but can take up arms, if need be, to defend its invalu-
able peace. 

He led us to victory in the war but sacrificed his life in quest of 
peace. 

Since time immemorial, we have been worshipping peace. Shas-
triji had put his best foot forward in search of peace at Tashkent. 
During his tenure as Prime Minister, he taught us to follow 
the path of peace with unflinching devotion but at the same 
time to rcmain well prepared to fight for preserving peace. The 
country will never forget this teaching. 

Shastriji was an Indian to the core. He was the symbol of our 
ancient culture. Born in a hut, and brought up in the lap of 
poverty, Shastriji used to keep his body and soul together with 
a pittance of Rs. 2.50/- per month. Unable to pay for the 
expenses of a boat. he used to cross the river Ganges by 
swimming, carrying the load of his books on his head. Election 
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of such a man to the position of the Prime Minister of the 
country, is indicative of the success of democracy in our coun-
try. 

His virtues manifested themselves. He had seen want and 
hunger through and through. Therefore, we were convinced 
that in his hands, the future of our country would be bright. 

He was a true democrat. Today what we need most Is the 
knack that he had for bringing about perfect harmony among 
divergent views and carrying the people with him. 

Being in the opposition, we often uscd to criticise him. DUTer-
ences are implicit in a democracy. But we could never even for 
a second, doubt his honesty or patriotism. Struggles of life 
had added lustre to his personality. 

Under his stewardhlp, the nation won laurels and held its 
head high. He carne out with flying colours in his test. But as 
a nation with dignity we have yet to pass this test. Some 
people had predicted that after Nehru India will be fragmented. 
Shastriji belied their predictions and carved out a ruche for 
India in the comity of nations. 

Today again. the prophets of doom are raising their heads. 
Being the citizens of India, it is our bounden duty to maintain 
unity by keeping in our hearts the eternal memory of Shastri 
and show to the world that no doubt Mother India's lap is 
vacent, but certainly not forever barren. 

We will raise a new leadership. 
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REAL BAHADUR IN WAR AND PEACE 

Gen. K.V. Krishna Rao (Retd.) 

La! Bahadur Shastri took over as Prime Minister of India on 9 June 
1964. after Jawaharlal Nehru passed away. Although he held this appoint-
ment for less than two years. he had a very eventful tenure. during which he 
had to contend with a war that was forced upon the country. apart from 
some serious intcrnal problems. All this he handled with great sagacity. 
pragmatism and courage. 

Around that pcriod. the internal situation in India was uneasy and 
tension riven. The nation had yet to recover from the trauma of the earlier 
Chinese Aggression in 1962. The economy had suffered to a considerable 
extent. In the North-East. insurgency continued unabated. Some of the Sikh 
leaders had becn agitating for creation of a Punjabi speaking state. In Jammu 
and Kashmir. the temporary loss of the holy relic. the extension of certain 
articles of the Indian Constitution to the State. the demand by the Jana 
Sangh for abrogation of article 370. the conversion of National Conference 
into the Indian National Congress and so on. had created suspicions among 
certain sections of the people and led to agitations and violence. Communal 
riots in dIfferent parts of the country took their own toll. 

From the point of view of Pakistan. considerable economic progrcss 
had been achieved by that country. United Statcs milItary aid had resulted 
in signifIcantly modernising and strengthening of the Pakistan Armed Forccs. 
The membership of various pacts gave Pakistan the confidence that it would 
have the support of the western nations and China. Field Marshal Moham-
med Ayub Khan had won the general elections and had brought some 
stability to his country. Pakistan. which was never reconciled to the stab,1s 
of Jammu and Kashmir. obviously felt that these developments in both the 
countries. together with the impact of the reverses suffered by India against 
the Chinese in 1962 and possible expansion of the Indian Armed Forces. 
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were a suitable occasion for launching aggression, in order to annex Ka-
shmir by force. 

Pakistan started with an attack in lhe Kutch Sector in the West on 
24 April 1965, in order to redeem a small territorial claim by force. The 
strategy was to secure diversion of Indian Forces from the North and to test 
the newly acquired American equipment. The Indian High Command, how-
ever, saw through the game and did not oblige Pakistan. The Pakistani ag-
gression was contained with limited forces, but with considerable casualties 
to their troops. Subsequently, an agreement was reached on 30 June 1965 
between the two countries, to resolve the problem peacefully. 

Pakistan, however, launched a massive infiltration operation into 
Jammu and Kashmir soon thereafter, during the period 5-10 August 1965. 
The idea was to excite the people to rise in revolt and then to provide them 
military aid in order to 'liberate' Kashmir. Prime Minister Lal Bahadur Shas-
tri warned that 'sword will be met with sword'. A deCision was taken to 
attack the bases from where infiltrations were launched, and the strategic 
Haji Pir Pass was captured by the Indian troops. Pakistan then attacked 
with regular troops in the Chhamb area on 1 September 1965. Pakistan Air 
Force also attacked certain installations in Punjab. 

It was obvious that operations could not henceforth be confmed to 
Jammu and Kashmir. In fact, India had becn warning Pakistan for some 
time, that an attack on Kashmir will be considered as an attack on India, 
and that the country reserved the right to retaliate wherever it chose to, but 
Pakistan appeared to have ignored this warning. Even as late as 28 August 
1965, Shastriji said in the Parliament "If Pakistan continues to discard 
reason and perSists in its aggressive activities, our Army will defend the 
country. and it will deCide its own strategy and the employment of Its 
manpower and eqUipment in the manner which seems best". Thus, a counter 
offensive was launched in the Lahore Sector on 6 September 1965. In this 
connection, Shastriji said: 

Pakistan's attack was so formidable and so swift that we could not 
afford mercly to talk of defending ourselves. We had to take decisive. 
effective action without losing time. The needs of the situation could 
no longer be answered by local action. We could not afford to endan-
ger the freedom of our country; no country in the world would have 
allowed its freedom to be threatened as ours was. We have always 
held fast to the principle of peace, but in the situation that was 
created, not to act would have been cowardice and sloth. The display 
of armed might we saw within our territory could be reSisted only 
with arms. 
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It may be mentioned that Shastri gave full freedom to the Army to 
determine 1ts strategy and gave full backing for its action. On 8 September 
1965. the Indian Army opened another front from the Jammu area in the 
North towards Sialkot. In the ensuing battles that took place on both the 
fronts. Pakistan suffered very heavy losses in tanks and other war equip-
ment. An ambitious Pakistani offensive launched in the Khemkam Sector. 
with the aim of trapping the Indian Forces and perhaps 'marching towards 
Delhi' of which President Ayub had always boasted of was frustrated by 
Indian Forces ncar the border itself in the famous battle of Asal Uttar. The 
serious loss of equipment. which had fairly emaciated the Pakistan Army. 
and which indeed was the strategic objective of General Chaudhari the 
Indian Chief. compelled it to accept a ceasefire on 23 September 1965. 
although Bhutto had threatened in the Security Council that they will wage 
a war for a thousand ycars. 

The Chinese t.ried to put pressure on India during t.his war. They had 
warned India to dismantle some military installations on the Sikkim-Tibet 
border and demanded the return of some animals allegedly stolen from Tibet 
by Indians! Shastriji did not buckle under these threats. While declaring 
that any such problems would be resolved peacefully. he told Parliament 
that '"The might of China will not deter us from defending our territorial 
integrity". Necessary measures were taken by t.he Army at the same time. 
For the ceasefire. it may be mentioned that Pakistan had demanded certain 
conditions to be fulfilled. namely withdrawal of Indian and Pakistani forces 
from Kashmir. establishment of a UN Force to maintain security and holding 
of a plebiscite within three months. Shastriji reacting to Pakistan's condi-
tions stated: 

Not one of these conditions is acceptable to India. Pakistan talks 
glibly of a plebiscite in Kashmir. while it is not prepared to have a free 
election in its own country ...... How would Pakistan like a plebiscite 
1n East Bengal to find out whether the people of East Bengal want to 
be ruled from Rawalpindi? 

ShastriJi made it further clear that, "We were fully determined to 
maintain the sovereignty and territorial integrity of India of which the State 
of Jammu and Kashmir was an integral part. From this resolve. we could 
never be deflected. no matter what the pressure or the threat". 

Once the cease fire was accepted. India faithfully implemented it. de-
spite many Pakistani provocations. Subsequently. Shastri displayed great 
statesmanship during the Tashkent Conference held from 4-10 January 
1966. There was a very ticklish issue of Indian troops having to vacate from 
the bases from which Pakistan launched its aggression, such as Haji PiT. 
However. for the sake of peace, Shastriji decided to give up this area. This 
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Agreement. as is well-known. led to military disengagement and restoration 
of normalcy. though for a short period only. that is till 1971. Prime Minister 
Shastri seems to have rightly assessed the root cause of trouble to be the 
obsessive hatred against India which Pakistani leaders. Pakistani press and 
communal fanatics in Pakistan have worked into their system over the past 
two decades. 

Shastriji paid a great tribute to the Indian Armed Forces and said 
that the country was very proud of them. It was he who gave the famous 
slogan "Jai Jawan Jai Kisan". Explaining the importance of Defence to the 
country Shastriji observed : "Defence will have to be our first priority for 
some time to corne... It is a matter of the freedom and sovereignty of the 
motherland. Not an inch of our land shall be severed from us". 

It must be mentioned that Shaslriji provided inspiring and coura-
geous leadership to the counlry throughout and rallied the whole nation 
behind the Armed Forces. He visited the Armed Forces in the field during the 
war despite the dangers involved and on their part the Armed Forces gave of 
their best to the nation. The feeling that the whole nation was with them 
was really encouraging for the forces. President Radhakrishnan said. "We 
have today retrieved our prestige and it is my hope that our Army, Air Force 
and Navy will continue to function with daring heroism and skill and be 
treated as a force to be reckoned with". Many knowledgeable quarters felt 
that the main cause for President Ayub's downfall later was the reverse 
suffered by Pakistan in the 1965 war. ShastriJi breathed his last on 11 
January 1965. after serving the country with grcat distinction. 
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MAN OF IDEALS 

B. Satyanarayan Reddy 

Lal Bahadur Shastri was a jewel of the country whose peerless per-
sonality and proverbial perfonnanccs are the source of inspiration. and the 
beacon-light for countrymen and also for the people of the world. He bravely 
and gallantly took part in our freedom movement and after achieving inde-
pendence. fully devoted himself for the peace, unity, international brother-
hood, security and respcct of our country and died in harness for the noble 
cause of our motherland. His sacrifices will be remembered for ever. Nobody 
knew that this particle of Kashi land would become the Prime Minister of 
India. 

Lal Bahadur Shastri hcld various portfolios at different times right 
from the party and public organisations to the State and Central Govern-
ments. When he was Police Minister in U.P., he fclt that the Police in the free 
Indian State still carried the old bureaucratic image of the British days. and 
he tried to bring about a bettcr understanding between the police and the 
people, a better relationship between the law abiding citizens and the law 
protectors. He recruited in the police official cadre a number of young men 
who had participated in the Quit India Movement in 1942 as they were close 
to the people. He also created Prantiya Raksha Dal. a sort of second line of 
defence. As Transport Minister of the State, he initiated nationalisation of 
ROCid Transport so as to provide maximum facilities into the interior. iso-
lated. backward and hill areas. As Union Minister for Railways. his first 
concern was the common people. He tricd to narrow down the dIsparIty 
between the facilitics provided for higher and lower class passengers and 
took numcrous steps to streamline the railway administration to Increase 
the carrying capacity and improve the general standard of efficiency. In 
1956. two major railway accidents took place - one in Mahboob Nagar in 
Andhra Pradesh and another ncar Ariyalur in Tamil Nadu in which several 
persons were killed. Taking the moral responsibility on himself. he submit-
ted his resignation to the Prime Minister Jawahar Lal Nehru. On the fITst 
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occasion, the Prime Minister asked him not to press for it; on the second, 
however. the Prime Minister reluctantly acceptcd it. At that time, the Prime 
Minister Pandit Jawahar Lal Nehru paid a glowing tribute to Lal Bahadur 
Shastri in Parliament. 

Wherever he went and whatever assignment he took in hand. his 
thoroughiless and integrity of purpose provcd to be his asscts. In no time 
aftcr his joining the Ccntral Cabinet. he garnered the reputation of an ideal 
Minister. He also had a remarkable organising capacity. Pandit Jawahar La! 
Nehru always relied on him and left the party organisational work to him. 
After the 1957 General Elections, he was appOinted as Minister of Transport 
and Communications and later as Minister of Commerce and Industries. He 
solved many crucial problems at the national level by his tact. wisdom and 
outstanding talents, and streamlined the administration to bring it in tune 
with the growing needs of economy and the industrial development of the 
country. After the death of Pandit Govind Ballabh Pant. Shastriji was as-
signed the portfolio of Home Affairs. He boldly and successfully discharged 
his responsibility and tried to change the image of police and controlled the 
law and order situation at a time when many disturbances and agitations 
were taking place specially in the South on the issue of regional and official 
languages and the national language. When the Kamaraj Plan was enforced 
and many senior leaders including Shastriji had to resign. he remained out 
of the Ministry for just a few weeks. Pandit Nehru re-appointed Shrt Lal 
Bahadur Shastri as Minister without portfolio and continued to take advan-
tage of his dedicated and selfless services. 

Lal Bahadur Shastri was such a distinct pcrsonality that the clection 
of a new Leader of the Congrcss Parliamentary Party aftcr Pandit Nchru was 
avoided and no contest or no strife took place. There was also no outbreak 
of regional feuding. He was elected the new leader of the Congress Parlia-
mentary Party, and thus the Prime Minister of the country. 

At that very moment speaking straight from his heart, Lal Bahadur 
Shastri said: 

I tremble when I am reminded of the fact that I have to be in 
Charge of this country and Parliament which has been led by 
no less a person than Jawahar Lal Nehru ... Socialism is our 
objective .... poverty and uncmploymcnt are two "biggest ene-
mies" which the Government has to fight. 

Asked to define his concept of socialism, Lal Bahadur Shastri said: 

India needs SOCialism in action. What we do for our masses to 
make them self-sufficicnt in regard to their food, clothing, 
shelter, medical-aid and employment is the important thing. 
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The more we can do to bring thcse to the people. the nearer 
would we be to the goal of socialism. The wide gap between the 
poor and the rich has to be removed. The standard of living of 
the common man must be raised .... 

He believed in collective thinking and collective responsibility and al-
ways discussed the matters with his colleagucs and took the decisions 
which were in the best interest of the masses. 

When some members of Parliament charged Lal Bahadur Shastri 
with deviation from Nehru's poliCies, he asserted his right to adjust his 
course according to changing conditions and requirements, while remaining 
loyal to Nehru. He further said "In a democracy there is every opportunity of 
re-thinking and freedom for the formation of new schemes and policies." He 
pOinted out" .... yet when Nehru joined the Government it was not possible 
for him to put into effect each and every idea of Gandhiji . But that does not 
mean that he was in any way disloyal to Gandhiji or he did not do what was 
right". The deliberations in the Parliament proved him to be an eITective and 
courageous parliamentarian. At that time the food problem was assuming 
alarming proportions in the country. The fair-price shops programme was 
spread to the entire country. Food Corporation of India was established for 
purchase of internal produce and for proper distribution. He gave every 
attention to the country's economic. 'soeial, agriculture. defence and indus-
trial development, and further strengthened democracy in India. He faced 
every problem boldly. At the time of Pakistan's attack. in the Lok Sabha, 
Shastriji firmly insisted that Pakistan should first withdraw from Kanjarkot 
before any talks could take place. He again declared in Lok Sabha "If Paki-
stan continues to discard reason and persists in its aggreSSive activities, our 
Army will defend the country and it will decide its own strategy and the 
employment of its manpower and equipment in the manner which it deems 
best". The internal and external crisis at that 1.ime had matured him as a 
statesman and imbibed valuable experience in him as administrator. 

He proved himself a symbol of unity, national integration, secularism 
and universal brotherhood. 

He felt that without improving the conditions of Scheduled Castes, 
Scheduled Tribes and Backward classes and removing the blot of untouch-
ability from the SOCiety, we cannot build our nation. Like Gandhi, Nehru and 
Lohia. he always remained concerned in making our country an ideal one. 
His motto was "hard work is equal to prayer". As Prime Minister, he enjoyed 
the confidence and affection of every section of the people from north to 
south and east to west. His own life was an Illustration of Gandhian prin-
ciples translated into practice. To give due honour to our country's peasants 
and security forces, he gave the slogan: "Jal Jawan, Jai Kisan". 
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Shastriji gave his life for the welfare. security and sovereignty of the 
country - while the Tashkent agreement was being Signed. The following 
remarks in his letter dated 12 September 1965 to U.Thant, Secretary-Gen-
eral, United Nations, expresses his stand about territorial peace, integrity, 
non-violence and non-alignment: 

In conclusion. Mr. Sccretary-Gencral. I must point out that the men-
acing forces of aggression are unfortunately at large in Asia, endan-
gcring the peace of the world. If the Security Council does not identify 
the aggressor and equates it with the victims of aggression, the chances 
of peace will fade out. The situation which the Security Council is 
being called upon to handle has grave and vital implications in re-
spect of peace and political stability in Asia. What is involved is the 
welfare of millions of human beings who have suITered for long and 
who are now entitled to relief and to a better standard of living. If the 
forces of aggreSSion are not checked effectively. the world may find 
itself embroiled in a conflict which may well annihilate mankind. We 
sincerely hope that the forccs of pcace will win that and humanity 
will go forward towards ever-increasing progress and prosperity. 

Today. the need of the hour is that the young generation follow the 
ideals of Lal Bahadur Shastri and join hands for the unity. integrity, peace. 
progress and prosperity of our country. 
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APOSTLE OF HUMILITY 

B. R. Bhagat 

In my own humble way, I think I can elaim to speak and write about 
Lal Bahadur Shastriji because I had the unique privilege of working with 
him ever since he came to Delhi-first as General Secretary of AlCC, when 
Pandit Jawaharlal Nehru took over the Presidentship after the first crisis in 
the organisation after Independence culminating in the resignation of Shrl 
Purushottam Das Tandon, the cIectcd President of AlCC. In fact, he was 
hand-picked by Panditiji for this crucial job which he did admirably, bring-
ing about rapproachment between Tandonji and Panditji. Later. in the Union 
Cabinet as Minister of Railways, Commerce and Industry, and Horne, he 
made his mark and added to his much splendoured personality. He resigned 
his post as Home Minister under the 'Kamaraj Plan' but was soon recalled 
as 'Minister without portfolio' to help the Prime Minister when he was recov-
ering from a serious illness in Janurary 1964. Earlier he had already created 
a major polit1cal ripple when he resigned from his post as Minister of Rail-
ways-over a mere railway accident, for which nobody blamed him. He set a 
principle of high moral responsibility which Ministers should follow for any 
lapse or failure in the Ministry undcr their charge. He also showed to the 
country that Ministers' credibility lies in their willingness to leave their posts 
cheerfully. He also wanted to emphasize he was first and foremost a 'Con-
structive worker' of the Gandhian mould who loved and felt at horne with his 
work amongst the people and all posts high or low were only instruments of 
public service. One of Lal Bahadurjfs most endearing characteristics was 
his utter simplicity - simplicity in thought, work and deed. Another of his 
lovable characteristics was his courtesy and consideration for others. This is 
something that Imows no bounds and the greatest as well as the humblest 
felt completely at home with him. One had only to meet him to succumb to 
his charms. Yet another quality for which Shastriji will always be remem-
bered for was his humility. He was in every sense of the word an Apostle of 
Humility and he remained so till the end as Prime Minister. Shastriji"s hu-
mility was one of the sources of his strength. He epitomised the truth, "In a 
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storm it is the tall trees which fall to the ground, while the small and 
humble grass stand frrm". 

One of his most notable characteristics was his shining integrity, 
which shines out all the more in the murkiness and gloom of the vanity of 
present day politics. Like Gandhiji his personal life was characterised by 
ascetism and austerity, with a supreme disdain for worldly pleasures and 
the riches that money could bring. It is surely a matter for inspiration and 
pride that one who held the supreme post of the Prime Minister of India, had 
no house of his own, not an inch of land to his name when he passed away, 
and left behind only instalments of a government loan taken for purchase of 
a car. It is this austerity of renunciation, which has inspired Indians through-
out the ages, where saints and sages have always taken a higher place than 
kings and conquerors. Shastriji in his own life lived up to the high ideal of 
Sant Kabir's bhajan. 

"Das Kabir jatan se oelhi, 
Jyon ki tyon elhar deeni chadariya" 

(The servant Kabir used this coverlet with care and left it as he found 
it.) 

One of his greatest qualities was his extraordinary patience. He had 
an infinite capacity for listening and bearing up. And this was one of the 
main factors behind his great achievements in trouble-shooting. And be-
cause of his infinite patience in listening to the other persons' grievanees 
and points of view he acquired a name for himself as a great negotiator. 
That is why Pandit Jawaharlal Nehru kept entrusting the most difficult and 
delicate negotiations to him. He was always ready to make the maximum 
allowance for the other person's feelings. In as much as he succeded In his 
efforts was an ample answer to those of his critics who felt he could have 
been firmer, at times, in his approach. This was the quality he displayed in 
all the difficult situations he faced and which he successfully resolved. 
Cachar and the Sangram Parishad Movement, the Assam language distur-
bances, Kerala and the power struggle between warring Ministers. Nepal-
smoothing the ruffled feathers of the king of Nepal-the Akali agitation and 
Master Tara Singh's fast and the Hazratbal sacred relic tension in Kashmir. 

One of Shastriji's greatest assets was his sound common sense. He 
had deep and profound knowledge of the common man's reactions to a 
problem. This was his touch-stone with which he weighed every policy and 
measure. Being a man of the people he shared in full their thoughts, their 
emotions, their sentiments, their aspirations. Despite appearing so simple 
outwardly Shastriji was a very shrewd person. No person could have risen 
so high by mere goodness and simplicity. Few things were hidden from him 
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and he could look right through men and matters. But some times when he 
felt that people were taking him too much for granted. then jokingly he 
would say. "Please do not misjudge me, I am not as innocent as I look." The 
then US Ambassador to India, Dr. J.K. Galbraith, put it very effectively when 
he said. '1'here is more iron in his soul than appears on the surface". And 
ShastriJi once defended himself in thc following words: 

Some people say my policies are weak; my language and manner may 
bc soft but I assurc you I am not weak. I have no weakness at heart. 

This he proved to thc hilt in the Indo-Pakistan crisis of 1965 and the 
war that followed. Despite his lifc-Iong devotion to pcace, whcn the trumpets 
of war soundcd, he became the rcsolute man of action who led his nation 
fearlessly into the struggle. One remembers his stirring call to the nation 
from ramparts of thc Red Fort on 15 August 1965, wherc he said force will 
be met by forcc .... "whether we remain or not let this country remain strong 
and let this flag kecp flying". 

And at Tashkent-in thc triumph overshadowed by the greatest of 
tragedies in his suddcn death as a result of a massive hcart attack after 
signing the historic Tashkent Declaration for Peace and Amity, what is 
touching is the tribu tc paid to him by his formcr advcrsary, the Prcsident of 
Pakistan, whom hc had fought so bitterly a few months earlier. President 
Ayub Khan-who became his pall - bearer on his death remarked, "This man 
has laid down his life for thc sake of peaee between the two countries. I 
know he wanted peacc". 

Thus ShastrtJl passed into history. He died at the height of his fame 
and glory. Postcrity will continue to remember the greatness of this "great 
little man". The common peoplc of India and of the world continue to cherish 
the memory of one whom they regard as one of their own. In India, people 
think of him as one who was just likc themselves, and who would have 
saved the country from many of thc crises into which she was subscquently 
plunged. In other countries of the world, and therc are many to which I have 
travelled, thc merc mention of his name has evoked a flood of warmth and 
goodwill as well as requests for morc information about him. His own life 
can best bc described in the moving words of Mark Anthony. pronounced 
over the dead body of Marcus Brutus on the battlefield of Phillipi. 

His lifc was gentle; and thc clements 

So mix'd in him that Nature might stand up 

And say to all the world, This was a man. 
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UNIQUE COMBINATION OF STRENGTH 
AND SIMPLICITY 

Najrna Heptulla 

The annals of Indian history are replete with names of eminent na-
tionalists who contributed towards nationalism and nation building in both 
pre-and post-independence era of this great country. Among these illustri-
ous figures. the name of Lal Bahadur Shaslri shines forth with a unique 
glow, his fond memories forever imprinted on the hearts and minds of the 
Indian masses. 

Lal Bahadur lived for what he preached. His spartan life style (few 
know that he made do with one coat for a long time) and ascetic approach to 
the affairs of the State made him a rare polil1cian. It is interestlng to note 
that despite being in politics for several decades and having been a M1n1ster 
in almost all the Cabinets headed by Prime Minister Jawaharlal Nehru 
(expect when he resigned under the Kamaraj plan), he was one of the very 
few politicians who did not own any property. In fact, he found it dlfilcult to 
eke out a living for his family when he was out oC office as he had no source 
of private income. A substantial part oC his salary would go every month to 
the Servants of People Society of which he was a liCe-member. The greatness 
of his character can be gauged from the fact that though he himself led a 
simple life, Lal Bahadur never passed a rcmark about anyone who had a 
different life style. 

Lal Bahadur's simplicity and humble nature is borne out by the fact 
that he nevcr celebraled his birthday on 2 Oclober, the date on which he 
was born in the year 1904 at Mughalsarai. The reason for not observing this 
auspicious day was that he felt embarrased and uncomfortable about cele-
brating his birthday on 2 October, which also happened to be the birthday 
of Mahatma Gandhi - a leader and personality revered by La! Bahadur as 
well as the entire human kind. As a consequence, La! Bahadur started ob-
serving his birthday according to the Hindu calendar. 
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Many mistook Lal Bahadur for a Brahmin from the term "Shastri-
appended to his name. The term, however, was in honour of his being 
awarded the "Shastri" degree in philosophy at the culmination of his aca-
demic career at Kashi Vidya Peeth. Lal Bahadur was against all kinds of 
caste or varna systems which divide the people of India into groups and 
create dllTerences among them. Though born into a Kayastha family, La! 
Bahadur discarded the family name of 'Srivastava' as a gesture against the 
caste system and preferred to be known by his first name only. His political 
carcer was a continuing saga of the battle against social inequalities and 
economic exploitation. In a broadcast to the nation on 11 June 1964, after 
being sworn in as Prime Minister of India. Lal Bahadur Shastri said: 

Of all the problems facing us none is more distreSSing than 
that of dire poverty in which tens of millions of our country-
men continue to live. It is my great desire to be able to lighten 
in some measure the burden of poverty on our people. In this. 
I remember particularly thc claims of the most backward sec-
tions like the Scheduled Castes and Scheduled Tribes. who 
have suffercd ncglect and have had to endure disabilities for 
many centuries. It would be my proud privilege to work for the 
establishment of a more just social order. 

A towering physique does not necessarily create a towering personal-
ity. nor does it endow a person with great leadership qualities. Chhatrapatl 
Shivaji, Napoleon. Nelson, Frederick the Great are but a few examples of 
short and powerful personalities who turned out to be outstanding leaders 
of men and accomplished great feats of human endeavour. The same was 
the case with Lal Bahadur who, despite his diminutive figure, was a living 
symbol of self-confidence and self-reliance. Lal Bahadur often repeated the 
following verse by Guru Nanak which read 

Nanak Nanhe hai raho. jaise nanhee doob. 

aur rookh sookh jayenge. doob khoob kee khoob. 

(0. Nanak. remain a small one. as small as grass; 

Other plants will wither away. but grass will remain ever green) 

These lines of Guru Nanak became the mantra and motto of La! 
Bahadur and became the main spur for his unique equation with the ordi-
nary people and the downtrodden as also with the political workers at the 
grass-root level. Lal Bahadur's words and actions belied his fragile appear-
ance. Speaking in the Lok Sabha on the Ayalur train disaster in 1956. fol-
lowing which he rcsigned from the post of Railway Minister. Lal Bahadur 
said: "Perhaps due to my being small in size and soft of tongue. people are 
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apt to believe that I am not able to be firm. Though not physically strong, I 
think I am internally not so weak.-

What made Lal Bahadur stand out amongst the political leaders and 
nationalists was his unassuming nature - which remained with him through-
out his lifetime and won the hearts of the people besides their adoration. A 
model of humility and modesty, Lal Bahadur was quick to apologise if he felt 
that he had said something wrong or inadvertently hurt somebody's senti-
ments. He made it a practice to receive people individually and accompanied 
departing visitors to the doOr. At the A.I.C.C. meetings, one rarely saw him 
rubbing shoulders with the leaders on the dais: he preferred to take his 
place among the rank and file of the party. 

Endowed with a fine sense of humour, Lal Bahadur had the courage 
and capacity to laugh at himself. He frequently liked to joke about his 
height. While attending a children's gathering he jocularly remarked: MI have 
been called to this function because of my size. - Lal Bahadur's political 
career and service to the people of this nation started in 1921, when he was 
just 16 years of age and was about to appear for his School-leaving exami-
nation. It so happened that in the course of his whirlwind tour of the 
country, Mahatma Gandhi visited Banaras. GandhiJi's inspiring speech stirred 
the soul of young Lal Bahadur so much that he, then and there. made up 
his mind to follow the foot-steps of the Mahatma. 

In January 1921, Acharya J .B. Kripalanl and some of the nationallst-
minded professors of the Banaras Hindu University resigned their posts in 
response to the resolution adopted by the Indian National Congress at Nagpur. 
They took out processions and called upon teachers and students to come 
out of schools and collegcs and fight for SwaraJ. Immediately. La! Bahadur, 
Tribhuvan Narayan Singh. Algura1 Shastri and three other boys from 
Harishchandra High School walked ou t of their classes and joined the pro-
cession. 

The decision of Lal Bahadur came as a shock to his family and 
relatives who thought that his primary responsibility lay in supporting and 
looking after his ageing mother and sister. Many were of the opinion that the 
deCiSion was an act of high irresponsibility on the part of Lal Bahadur, and 
that he had jeopardised his future by giving up studies and opting to court 
arrest. Attempts to dissuade La! Bahadur from joining the nationallsts falled 
as he had firmly made up his mind that he had chosen the right path for a 
just cause. 

La! Bahadur's perseverance. hard work and honesty were noUced by 
Jawaharlal Nehru during the former's early days at Allahabad, as a result of 
which Ne~ inducted hIm into the Congress party unit of the city, and thua 
launched him on a political journey which. in 1964, culminated in the Prime 
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Ministershi p of India. 

Lal Bahadur Shastri was one of those few leaders, who, despite being 
born in poverty, won recognition by his talents and sacrifices. He gave his 
best for the service of his country and did not desire publicity. Rising from 
the rank of an unknown worker. churning out cyclostyled copies of political 
leaflets at Anand Bhavan. to the highest position of Prime Minister of India. 
Lal Bahadur continued to represent the poor and to symbolise the have-
nots. Through him the politics of the country acquired honour. integrtty and 
dynamism. From nine years in prison as a freedom fighter to a spell of 
nineteen months and two days as Prime Minister. It was an unblemished 
record of personal and public honesty. of ceaseless striving for national 
welfare. Under his leadershIp the masses acquired a sense of full and vi-
brant nationhood. 

In a broadcast on 17 October 1965, on the occasion of the launching 
of the Young World Mobilisation Appeal. La! Bahadur Shastri stated: 

We in India are passing through a difficult period in our his-
tory. The nation has respondcd magnificently to the needs of 
the emcrgency by closing all ranks and bending all efforts 
towards the accomplishment of the tasks considered essential 
for national security. The fields at home are no less important 
than the fields in forward areas. The men in arms have to be 
supported by the men on farms. In this context. it is the duty 
of every single member of the nation and more partlcularly the 
young people to contribute elTcctively to increase production. 
Thcre is no dearth of work. In the countrySide. there are waste-
lands waiting to be reclaimed. In urban areas, there are houses 
and institutions which have large compounds waiting to be 
tilled. Something can be done even in boxes and tins. What is 
needed is the initiative and the drive to take up production 
programmes. 'Farms to strengthen arms' must be our motto 
and our watchword. 

La! Bahadur personified in himself Dale Carnegie's supreme rule of 
how to make friends and influence people. Not only did he have no enemies 
in the world. but had a knack of capturing the hearts of the people with 
wh9m he came in contact. His friendliness and disarming persuasiveness 
were,infectious. while his capacity to look at a problem from the other man's 
view-point was his forte. 

During his tenure as Home Minister. Lal Bahadur won the confidence 
of the people of South India by his ready recognition of their genuine diffi-
culties in agreeing to the displacement of English in favour of Hindi as the 
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medium of official communication in the Ccntral Government. This gesture, 
coming as it did from somcone for the North. and too that from one halling 
from the Hindi hcartland. won him a lasting and grateful allegiance from the 
South. That stood him in good stead later when the country had to choose a 
successor to Nchru. 

Nobody wants conflict and war. Evcrybody wants peace and progress, 
food. clothing and shelter. As the Prime Minister of India. La! Bahadur Shas-
tri tried to fulfil this obligation to his pcople by trying to achieve something 
specific and positive at the Tashkent Conference in January 1966. The 
Tashkent Declaration helped reduce tension betwcen IndIa and Pakistan. If 
there had been no agreement there, tension would have become more acute 
and it could have led to a greater conflagration. In that broad context, the 
decision of the two countries to give up the use of force was Significant. The 
whole world still acclaims the Declaration as an example of tackling prob-
lems which did not stand in the way of mutual understanding and improve-
ment of mutual relations. He died at Tashkent on 11 January 1966 after 
negotiating a settlement with Pakistan. A final tribute to him come from 
none other than President Ayub Khan of Pakistan. who said: 

This man had laid down his life for the sake of peace between 
the two countries. I know he wanted peace. 
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CONTRIBUTION OF SHASTRIJI IN 
THE UTTAR PRADESH 

LEGISLATIVE ASSEMBLY 

Keshari Nath Tripathi 

Uttar Pradesh has the distinction of being the initial field of activity of 
Shri Lal Bahadur Shastri. the former Prime Minister of India. 

Brought up in adversity. Shastriji carne in contact with the father of 
the nation. Mahatma Gandhi. while he was still a teenaged student. With 
the clarion call for the freedom struggle and boycott of the foreign education 
system. the soul of young Lal Bahadur also started craving for independence 
of the nation. He left his studies and joined the freedom movement. He was 
arrested and sent to jail. On release. he resumed his studies and was con-
ferred the degree of Shastri in Philosophy by the Kashi Vidyapeeth. 

While working for the Indian National Congress at Prayag. he came in 
contact with great leaders like Mahatma Madan ~10han Malviya. Purushot-
tam Das Tandon and Pandit Jawahar Lal Nehru. From an ordinary worker 
he became an active leader and after sometime. his fame did not remain 
confined only to the four walls of Prayag but spread all over the State. His 
political image touchcd glowing hcights bccause of the trcnds he set by his 
ability and devotion to duty while working as a member of the Legislative 
Assembly. Sccretary to the Assembly and then as the Minister of Home 
Affairs. 

General Elections were held in 1936-37 for the United Provincial 
Legislative Assembly under the Government of India Act 1935. which pro-
vided for the creation of Provincial Legislative Assemblies and for the 
constitution of rcsponsible Governments. These elections were held from 
2 Decembcr 1936 to 18 February 1937 in the constituencies of various 
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categories. Shri Lal Bahadur Shastri was elected to the Legislative Assem-
bly for the first time on the ticket of the Indian National Congress from 
Trans-Ganga General Rural constituency of Allahabad District. 

Shastriji took part in the business of the Legislative Assembly and in 
all the programmes of his party with great devotion and sincerity and made 
commendable contribution. He had great sympaUly for the poor village fann-
ers and labourers. Exactly after two months of the coming into belng of the 
Provincial Legislative Assembly on 29 September, 1937, ShastrlJl, while speak-
ing on the United Province Farmer Relief (Amendment) B111. had observed. 

Since the very first sitting of this Assembly, it has ·been our 
constant endeavour to provide rellef to the cultivators and the 
poor. If you want to know about the rellef given to the farmers. 
you go to the villages and ask them. Everybody would say that 
their difficulties are being removed by the Congress. This is 
the talk of the day. Every year there have been evictions. 
auctions and attachements of even minor items of property. 
But today such things are not there. 

Shastriji being the popular public representative amongst the legisla-
tors and Ministers and being the true leader of the masses, was in favour of 
leading a clean. austere and simple life. While speaking on the United Prov-
ince Legislative (Emoluments of Members) Bill on 21 April, 1938, he had 
observed: 

I think. travelling in third class is not at all inconvenient. If 
the Ministers have to travel any time. in third class. they must 
do so. About the decision of the working committee I have to 
say that when this question carne up before our party we con-
sidered it in depth. The working committce was in favour of 
double third class but after giving full consideration to the 
matter we decided that it should be double inter class. Besides 
curtailing the expenditure it would possibly be comfortable 
too. We decided in favour of Inter class instead of third class 
so that members may travel comfortably without any d1J1l. 
culty. The decision about the M1nisters should also be taken 
on the same principle. So far as Ministers are concerned. it 
would be better if this question is left to them to take the 
decision in this matter. 

The Legislative Assembly remained suspended from 3 November 1939 
to 31 March 1946. Elections to the Assembly were held again in 1945. 
Shastriji was elected again to the Assembly from his old constltuency Saraun 
in Phulpur. 
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Impressed with the activities. skill and dcdication of ShastriJ!. the 
Chief Minister Pandit Gobind Ballabh Pant appointed him as his Parliamen-
tary Secretary on 15 April 1946 and thus associated him with his Cabinet. 
His presonality went on touching new heights. As the Parliamentary Secre-
tary to Chief Minister. Shastriji dischargcd his responsibilities commenda-
bly. As a result of his devotion to duties, sincerity and clean image. ShastriJi 
was appointed Minister on 9 September 1946. The Chief Minister Pantji en-
trusted him with the most important portfolios of Home and Transport. 

The life of Shastriji was an example of practical vision of Gandhian 
principles. He was the embodiment of humility and Simplicity. People took 
him as one amongst them because of these characteristics. He was recogni-
sed as a trustworthy statesman abroad and in his own country he had won 
the confidcnce of evcn the opposition partics. Whenever he had any basic 
difference in principles he would use polite words so that nobody would feel 
hurt and his aim would also be achievcd. 

In 1949, whcn Shastriji was the Home Minister in Uttar Pradesh. he 
went to see a cricket match at Kanpur between India and a Commonwealth 
team. In the Stadium the number c;>f the sludents was maximum amongst 
the spectators. During the match on a certain issue the students got very 
excited and compellcd the police to intervene. This made the students angry 
and thcy bcgan to shout loudly. Shastriji tried to pacify them but the stu-
dents remained adamant to their one point demand "Red turban (police) 
should be out 'of the stadium"'. The students cooled down when Shastriji 
assured them that they will not find them there the next day. 

Seeing the police on the cricket ground next day. the students got 
agitated and began shouting that Shastriji did not abide by his words. 
Shastriji stood up and said" I never make false promises. Kindly look care-
fully and I shall accept my defeat if you point out even a single red turban in 
the stadium"'. The students looked carefully and found that the policemen 
were wearing Khaki and not the red turban. This sweet humour of Shastriji 
calmed down the students. 

Shastriji never raised empty slogans of socialism. He never assured 
countrymen with false promises to remove poverty. His every step was for 
removing poverty from the country. He made sincere eITorts to achieve his 
objective of infusing self-confidence among the common people. increasing 
food production in order to make the country self-reliant in this field and to 
make the economy of India free from the powerful clutches of a few capital-
ists. To ameliorate the pitiable conditions of poor farmers. labourers and 
common people was the pivotal point of Shastriji's political thinking. 

In 1932. Shastriji came into prominence as a popular leader of Kisan 
Congress Front. A report on the life of farmers was prepared by the United 
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Province Congress Committee under the direction given by Lucknow Con-gress in 1936 and ShastriJi played an important role in its preparation. Later on. this report proved to be the basis of deliberations for the Legislative As-sembly on the occasion of Faizpur Congrcss. of the eITorts for waiving loans of the farmers in United Province by the Congress Government in 1937 and of the Z,amindari Abolition Bill introduced in State Assembly in 1946. 
The way in which he gave a bcfitting reply to the critics of the Bm while speaking in the Vidhan Sabha on 8 August 1946 as parliamentary secretary to the Chief l\1inister. shows not only his art of oratory but also his intimate knowledge of the problems relating to farmers. In his speech he 

said: 
Please do not see this issue from a political point of view. This 
is an important economiC issue of our state. It is to be looked 
into in the perspective of the survival of a very huge popula-
tion. say around four and half crore of peoplc. If you see from 
this angle then the importance of the matter increases very 
much. I would like to say that in Zamindari. to which you 
have given such importance, kindly see what the Zamindars 
really are. There are about 12 lakh Zamindars in the Statc but 
have you ever thought how much land revenue they have to 
pay. 84 per cent Zamindars arc paying land revenue upto 100 
ruppes and 16 percent Zamindars are paying upto 2 rupees 4 
annas. So far as the Agra Zamindar Association of Awadh 
Tallukdar Association is concerned, we cannot count the num-
bcr and reach upto their doors. So. it will not be difficult if 
these Zamindars are treated as cultivators as they can easily 
be treated as cultivators by removing their Zamindarl .... Today. 
our whole SOCiety is oppressed under the present relationship 
between cultivators and Zamindars. There is no frcedom in it. 
If you set free the cuI tivators and give them opportunity for 
taking interest in culture and art. I have no doubt and believe 
that the deteriorated condition of culture and art 10 India w1l1 
im prove very swiflly. 

Shastriji always paid his attention to the class which was poor and was having no resources. His thinking was that the country's development was not possible without ameliorating the lot of this class. Therefore. he made constant efforts for the betterment of the weaker sections of the SOCiety. India is a country of villages. Eighty fivc per cent populatlon of our country resides in villages. Like Gandhiji. Shastriji was also of the view that if villages are developed. the country as a whole will be developed. If vtllages are. not developed. the country will also not develop_ So. he introduced vanous reforms to improve the economic condition of the villagers and made 
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untiring efforts to remove the social conscrvatism, evils. and superstitions. 

While speaking on United Provinces Village Rule Bill. 1946 (Uttar 
Pradesh Gram Panchayat Bill) 4 June 1947, Shastriji observed: 

This is a village Panchayat Bill. Through it. we want to 
give villages that power and privilege which are generally en-
joycd by the provincial Government. There is no doubt in it 
that it is a very vital decision. Giving power to farmers. to ar-
range for education, hospitals and communication facilities 
and at the same time arrange courts for settlement of their 
disputes, is really a big step ... In my view India's thinking has 
always been right and Panchayats have always played an im-
portant role in India. If we sce our old history, we would come 
to know that they have done a great job of managing the 
affairs of the villages in such a nice manner. In India. we 
might have witnessed scenes of clashes but reconciliation and 
peace have always prevailed in the villages. 

Shastriji always favoured peace and communal harmony. This is 
evident from his speech made in the Vidhan Sabha on 3 March 1952 on 
Demands for Grants of the Police Department. 

We try our best that no untoward incident should occur which 
might disturb the tranquility of the Province. This is to be 
considered whcther we arc rcpeating those things which used 
to happen during the regime of British Government and whether 
there is any possibility of clashcs on the occasion of Holi or 
Bakrid. How far it is correct to have such apprehensions in 
our mind and who can be benefited from them. We want that 
every person living in our province should think about it in a 
pcaccful manner that the way in which we used to work previ-
ously or used to think or live was absolutely wrong and it 
caused loss to all of us. We should forget the past so that 
such things should not emerge again. I hope as we have passed 
the last few months in this province with peace. in furure also 
we would pass the days likewise. I hope that in future we will 
not find any occasion to think that on communal questions. 
there may be apprehension of breach of peace in the province. 

While speaking on the Motion of Thanks on Governor's Address on 22 
August 1951 in Uttar Pradesh Vidhan Sabha, Shastriji had exposed the ac-
tivities of political parties who were trying to create disturbances or disor-
ders by spreading violence and communalism in villages and cities taking 
undue advantage of the circumstances prevailing at that time. Shastriji 
wanted that all the political parties after considering their role should adopt 
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a code of conduct. 

Shastriji stayed in Uttar Pradesh till 1951 only. In that year. some 
incidents took place at the Centre as a result of which ShastriJi was com-
pelled to leave Lucknow for Dclhi. Consequently. after resigning from the 
Ministership, he came to Delhi and was appointed General Secretary of the 
All India Congress Committee. Later on we saw him as a Union Minister and 
then as Prime Minister. 

La! Bahadur Shastriji was a politician with a clean image and a social 
worker in the real sense. His innocence and simplicity made him popular. A 
great supporter of morality in politics, he was a devoted public servant who 
was often called Ajatshatru and an embodiment of sacrificc. He was the 
true propounder of Gandhian philosophy. Though ShastriJi was of short 
stature his was howcver a towering personality. By nature hc was a cool 
man but possessed farsightedness in the political sphere. A protector of 
dcmocratic traditions Shastriji was quite scnsitive towards the problems 
faced by the common man. He was a true Indian in all respccts. 

I met Shastriji only twice First time. I met him at the Government 
House in Allahabad as an official of Bhartiya Janasangh in connection with 
the then ongoing Hindi movement. His simplicity, humbleness and polite-
ness is still fresh in my mind. Again I mct him at Anand Bhawan. The people 
who visited him that day were in aggreSSive and disturbed mood but I had 
seen a patience combined with finnness in him. That picture is also fresh in 
my mind, even today. 

A great leader, late Shri Lal Bahadur Shastri, who gave the immortal 
Slogan of 'Jai Jawan, Jai Kisan', was a living example of humility. courtesy 
and affection. His Simplicity straight-forwardness and affcctionate behaviour 
left an everlasting impression on every one who had an opportunity to see 
him. Shastriji always remembered whom he met once and would never 
forget him even if he happened to sec him years later. Some one has rightly 
said that: 

Whenever there is a message of love in the name of the coun-
try. Shastriji, we shall remember you. You lived for the nation 
and died for the nation. And your great sacrifice will benefit 
everybody. 
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MAN OF POWERFUL MIND AND SPIRIT 

H.H. The Dalai Lama 

I came to know Lal Bahadur Shastri closcly only after his assumption 
of the primiership of India. During tile less than two years that he was in 
office. I met him qUite a number of times and gre to respect him very much. 

My first impression of him was that of a small. rather weak. ineffec-
tuallooking individual. However, as I know him more, my impression changed 
considerably. Although. short of stature. I found him to be a man of power-
ful mind and spirit. 

Shastri assumed the leadership of India at a critical period. Pandit 
Jawaharlal Nehru. the towering prime Minister. had Just passed away leav-
ing a political vacuum. India was also recovering from a disastrous defeat at 
the hands of the Chinese in a short war in 1962. Also. soon after he became 
the Prime Ministcr. war erupted betwcen India and Pakistan. Thus, shastri 
had the hard task of being upto the expectation of people who were asking 
the inevitable question. "After Nehru, what?" 

To his credit. Shastri was not only able to fulfil the expectations. but 
dispalyed his political will. too. Whehter as a parliamentarian or -as an 
individual. he revealed himself to be someone who had the courage to act on 
his bdicfs. I think this is a characteristic which is found only in a handful of 
politicians throughout the world. 

Like Pandit Nehru. whom he succeeded. Shastri was a great friend of 
the Tibetan refugees. However he was one step shead that. Despite other 
compulsions, he insisted on India haveing a second look at her tibet policy. 
Thus. at his insistence. India voted in favour of the resolution on Tibet 
which came up before the United Nations General Assembly in 1965. In the 
earlier two General Assembly resolution in 1959 and 1961. India had not 
done any such thing This is not to say that the earlier Indian leaders were 
not sympathetic to our plight. Rather. unlike Shastri. they did not seem to 
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have enough political courage to act on thcir belicfs. 
Shastri had left a powerful impression in my memory. He was indeed 

an outstanding parliamentarian and a great leader, bold and decisive. He 
did not alow events to earty him along. but rather directed them. 

He was not only one of India's finest politicians, but also an enlight-
ened world leader. With his death. mankind has lost a genuinely compas-
sionate spirit. 
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BELOVED INDIA'S SHASTRIJI 

A.K. Sen 

I considcr it a grcat privilege to be requested to contribute an article 
on one of our great leaders and the Prime Minister who succeeded Jawahar-
lalji on his death on 27th May. 1964. 

I consider Shastriji as one of the great humanists and an unblem-
ished leader of modern India. He was a man without any airs or prcsump-
tions. He endeared himself to anyone who came in contact with him. The 
masses came to praise him. After our victory in the war with Pakistan in 
1965 he was at the pinnaele of his political life. Even President Ayub Khan 
became one of his admirers. His strcngth lay in his simpliCity. sincerity and 
unflinching honesty. 

I came to know him for the first time when I was sworn in as a 
Minister on 17 April 1957. I was then only 42 years old. From then on I grew 
to be one of his great admirers. As I was a Minister junior to him, he was 
entitled to ask me to see him for any matter, which he might be wanting to 
discuss with me. But so great was his simplicity and humility that he would 
always come to see me either in my house or at my office to discuss any 
official work for which he wanted my advice. He was then the Minister of 
Industry and Commerce and I was the Minister of Law. 

Years rolled by and our relations became progressively closer. After 
the elections of 1962. Shastriji was appointed the Home Minister. As the 
Home Minister. he left his imprint everywhere. His popularity as the Home 
Minister became unrivaled. Every Chief Ministcr loved him and any request 
to him was carried out without demur. After the KamaraJ Plan. he resigned 
as the Minister of the Central Government in September 1963. We were very 
sorry for his exit from the Ministry. His position could not be filled ade-
quately. In January 1964. he rang me and said "Asoke Sen Ji, can you send 
your car. As you know I have no car. Panditji has asked me to see him at 
once." I told him. "I know why PanditJi has called you. He wants you to come 
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back to the Ministry and possibly with the idea that you should succeed nun. 
1 shall come myself in my car and take you to PanditJrs place." At that time 
Panditji was unwell. He could hardly discharge the heavy burden which 
rested on him as the Prime Minister of a great country. After the Chinese 
attack. he was completely broken. All his dreams about the resurgence of a 
United Asia were shattered. He was counting his days for the end to come. 
The great dynamism in him which inspired every one who knew him and 
which made us a strong and united nation. appeared to be waning. It was 
obvious that he was looking for a successor and for a man who could share 
his burden. I went to Shastriji's house at 10. Janpath in my car and took 
him to Teen Murti House. It was a very cold winter day. Shastriji had put on 
very thick stOCkings under his dhoti. He never wore anything but a dhotl and 
a kurta. As we landed on the steps of Teen l\1urti House. Indiraji was waiting 
for us at the entrance. When she saw Shastriji wearing heavy stockings 
under his dhoti, she joked by saying. "You seem to be dressed very well today 
with heavy stockings". He replicd. "I have not been able to wear trousers like 
Sen Sahib, so I had to wear stockings. I am not as young as 1 used to be. I. 
therefore, have to protcct mysclf by wearing stockings against the (winter's) 
cold". Indiraji askcd me to wait on the ground floor and asking Mathai. the 
Personal Secretary of Pandit.ii. to look after me as she took Shastriji upstairs. 
After some time, Shastriji came dov.TIstairs. After bidding good-bye to Indirajl 
we went back to his house. On the way I asked him. "Has Panditji asked you 
to come back and rejoin the Ministry?" He said. "Yes". 1 asked, what is the 
portfolio he is giving you". He said "I may look after the work of the Prime 
Minister's portfolio generally and assist him". 1 said, "I am so glad that you 
are coming back. It shows that he has decided that you should succeed 
him." He said. "What makes you so surer. "There is Indiraji to think of'. The 
matter rested there. From the next day. he started attending Parliament and 
answering questions for the Prime Minister. Very soon, the end of Pandltjl 
came and he left a great country and millions of his countrymen and the rest 
of the world mourning for him. The world lost one of its greatest sons and 
one of the greatest builders and architects in history. A great gloom de-
scended on the whole country. A sense of despair filled the atmosphere. But 
soon Shastriji flowered into a great successor to Pandltj1. Nobody had imag-
ined that he would fill the void so well and so completely. Very soon, the 
entire country and the whole world recognised this small man as one of the 
greatest leaders that humanity has known. 

Going down memory lane. I remember llie day when after he was 
sworn in as the Prime Minister in the place of Pandltji, he came personally to 
my house at Willingdon Crescent in the evening. He told me. "Senjl I am 
offering you .the old portfolio of Law and Communications. I thought of giving 
you a more Important portfolio but I am sorry that I cannot do It just now.- I 
told him. "Shastriji, why have you come yourself to tell me this. You could 
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have telephoned me instead." He said, "It is always a pleasure for me to talk 
to you away from the crowds that haunt my place." Later, I was sworn in as 
the Minister of Law and Communications. Soon after that we had to meet the 
Pakistani attack and the country had to face a great crisis. Under the great 
leadership of Shastriji, and thanks to the bravcry of our valiant jawans, we 
crushed the vile attack of Pakistan on our borders. Shastriji was hailed by 
millions with the cry of' Jai Jawan. Jai Kisan' wherever he went. I remember 
the great meeting he addrcssed at Calcutta after our victory over Pakistan at 
the Brigade Parade Ground. Nearly a million people came there from all over 
the State and hailed him as the great leader. who had successfully piloted 
the nation to victory and filled the void caused by the absence of Panditji. 
People were made to realise that this country could produce giants and does 
not depend upon one leader. 

Soon after this. he called me to his office one day. where I found 
Sardar Swaran Singh waiting. Swaran SinghJi was then our External AiTairs 
Minister. Both of them told me that I was to go as the personal envoy of the 
Prime Minister to the South American countries, the West Indies and also to 
the United States to explain our stand in the Indo-Pakistan conflict and to 
expose Pakistan's machinations in fomenting trouble and later in attacking 
our borders with a view to cu tUng off Kashmir from India. I went on a long 
tour to South America, the West Indies and the United States and had meet-
ings with the Heads of States and leaders in those countries. On my return, 
ShastriJi told me, "You have done a very good job and our case has been fully 
explained to the South American Countries, the West Indies and the United 
States." Soon after my return, ShastriJi again sent me to Lagos to attend the 
Commonwealth Conference of the Heads of States in Rhodesia. He told me 
that he could not go personally but was sending me with the hope that our 
country will be fully and adequately represented. I went and joined the 
Rhodesian Conference at Lagos. Azim Hossain, our Foreign Secretary went 
with me. In January, 1966, at midnight. after the first day of the Confer-
ence, I was awakened by Mr. Brown, the Commonwealth Secretary of the 
United Kingdom. He broke the grave news of Shastriji's death at Tashkent. 
Mr Brown communicated to me the grief of his country and Government and 
the condolences of the Queen and United Kingdom's Government on the 
death of Shastriji. The very next day. I concluded my speech at the Confer-
ence and left immediately for Delhi. On my return, I found the entire country 
enveloped in grief and gloom. A great leader had departed and people did not 
lmow who would succeed him. On 24 January 1968, Indiraji was sworn in as 
his successor. I left the Cabinet from 25 January 1968. I was happy to leave 
the Government, having served for nearly 10 years as Minister and came 
back to the Bar where I belong. My greatest satisfaction was that I worked 
under two great Prime Ministers and had enjoyed their confidence and affec-
tion. There will be many Prime Ministers thereafter, but none will be so 
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simple and humble as ShastrtJl. None will be so loved by the people as 

ShastriJl was. The Imprint left by him on our llfe and history w1ll be indelible. 

Like Napoleon, the little corporal of France, he will be remembered always as 

the great leader of India in his small physical frame. 
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A TRIBUTE TO NEHRU'S 
ABLE SUCCESSOR 

P. Upendra 

Writing about that great son of India. who succeeded Jawaharlal 
Nehru as India's Prime Minister. is indeed a labour of love. Simple and 
unassuming in behaviour. kind and gentle in words and deeds. and devout 
in character that late Lal Bahadur Shastri was. I wish I had lmow him 
personally. However. I derive solace from the fact that I know his sons, 
Hariji. Sunilji and Anilji. quite intimately. Like the crores of other people of 
India. I had observed with admiration and from a distance. Shas1IIJl's per-
formance. during his short tenure. as the leader of the largest party i.e. the 
Indian National Congress and as the Prime Minister of India. 

When Mahatma Gandhi namcd Jawaharlal Nehru as his political 
heir. Nehru had statcd that the Mahatma was choosing his successor as 
the leadcr of the country to carry on the struggle for Independence, and not 
as the Prime Minister of India. But. as per the laid-down democratic proce-
dure. the Congress Parliamentary Party chose Nehru as India's first Prime 
Minister. 

One of Nehru's lasting regrets and the irony of post-Independence 
Indian politics was that he found his socialist comrades of kindred spirit in 
opposition to him, while he led and dragged an essentially rightist Congress 
along the Socialist paU1! There eamc a time when Nehru strongly felt the 
urge to find a political heir. He saw that his comrades of the 'old Guard' 
were removed, one by one from the scene by death. He was himself ageing 
and over-burdened. 

The heart stroke that Nehru suITered at Bhubaneshwar in 1964 made 
him realize the hard fact that he might not survive for long. It was at that 
time that he picked up Lal Bahadur Shastri. without apparently naming him 
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and made him look after some of the important functions. of both the 
External Minister and the Prime Minister. 

On his return from his holiday in Dehra Dun on 26 May 1964. Nehru 
was seen driving home from the airport with Lal Bahadur by his side. That 
was perhaps their last meeting and Shastriji was destined to succeed Nehru. 
After the death of Nehru, Lal Bahadur Shastri was elected as leader of the 
Congress Parliamentary Party and as the new Prime Minister of India. Shas-
triji had provided an apt reply to the oft-repeated question. "Who after 
Nehru ? .. As a common man coming from the poor rung of our society. La! 
Bahadur proved to be an uncommon selection. He give the world a concrete 
testimony to the basic soundness of Indian democracy which provided equal 
opportunities to all to rise from the lowest to the highest position. 

Shastriji had set an example to all members of Parliament. and par-
ticularly to Ministers, by his resignation as Minister of Railways when a 
terrible tragedy occurred to a passenger train at Ariyalur in Tamil Nadu 
which claimed many lives. He made it clear that, in his view, though Minis-
ters may be changing from Ministry to Ministry, and, therefore. need not be 
experts in regard to the affairs of their respective ministries, they are ex-
pected to command the loyalty, discipline, support and sympathy of the 
large number of people who man these ministries and the departments 
included in those ministries. If, by any chance, at any time, there are such 
mishaps, as had happened on that occasion, which indicate the loss of 
control of the Ministers over the personnel of their ministries, they should 
pay the highest penalty and, at the same time. show a sense of courage by 
resigning immediately and in that way strengthen democracy. It stands to 
his credit that he was the first. and it is unfortunate that he was also the 
last, to have rendered such a unique service to our nascent democracy by 
his exemplary action. He had set many such other examples which I am not 
citing here. 

During his tenure as the Prime Minister, La! Bahadurjl tackled and 
sincerely tried to solve many an in tractable problem facing the sub-conti-
nent-the Kashmir issue and the Indo-Pak differences, the Chinese threat. a 
redefinition of India's foreign policy, the Naga demand. the language ques-
tions, the acute food problem and growing unemployment in the country. 

The difference between Nehru and Shastri was that while one shaped 
and led the public opinion, the other followed and reflected the public opln-
to? Th~ Indo-Pak war rcvealed the hidden depths of La! Bahadur's person-
ahty. His capacity to take important decisions and stand by them inspired 
con~dence in all. In Similar circumstances. even Nehru would perhaps have 
hesltated to act for fear of a possible adverse world opinion. 
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In September 1965, ShastriJi was catapulted to the pinnacle of glory 
by Ayub's war on India. Out of the conflIct, Lal BahadurJi emerged as India's 
man of destiny. He enhanced our country's image in the eyes of the world. 
He providcd the Indian defence serviccs with an opportunity to prove their 
mettle and wipe out the smear it suffered in 1962. La! BahadurJl restored 
his people's self-confidence and morale which had, by then, reached a pa-
thetic low. 

It would be appropriate to mcntion hcre that Shastriji enjoyed confi-
dence even among the Pakistani lcaders and they displayed their implicit 
faith in his word and sinccrity. Shastriji is on record as having said to 
Bhutto that he considered talks with Pakistan more important than those 
with China. As Prime Minister, La! Bahadur made no secret of his conviction 
that the Pakistanis were our kith and kin and that we should have no 
hesitation in negotiating and settling problems with them. 

The Tashkent Declaration had prepared the atmosphere for the turn-
ing of a new leaf in Indo-Pak relations, thereby paving the way for the 
resolution of many differences and disputes (some thorny and some minor) 
between the two countries. 

What matters is the spirit and sincerity of purpose. If the spirit in 
which the Declaration was propounded at Tashkent had been preserved 
during its translation into practice, the wide gap in its interpretation on 
either side might have paled into insignificance. 

The people of India were getting ready to accord a hero's welcome to 
Shastriji on his return from Tashkent. Unfortunatcly, instead, he made a 
gracious exit from this world in his hour of glory. But to his country, Shas-
triji's sudden death. so inopportune, was more than a tragedy a catastro-
phe. A grief-stricken, grateful people bestowed on him, posthumously, the 
highest honour within their power to give him. President Radhakrishnan, in 
his broadcast to the nation, mourning with the people on their irreparable 
loss, announced the posthumous award of "Bharat Ratna" to La! Bahadur 
Shastri. World statesmen and leaders congregated in Delhi to pay their 
homage to the leader of the nation. Rites and ceremonies were performed. A 
mourning nation bid a sorrowful and affectionate farewell to a hero whom 
they had begun to love and admire. That man of destiny, who had piloted 
the nation's affairs, during the most critical times, had gone but he cannot 
be forgotten. He will be remembered in history as a great man, a great ad-
ministrator and a great Prime Minister. He will ever remain a darling of the 
masses of our country. 

Shastriji was a genuine believer in Socialism, as has been proved by 
the fact that after his death he had virtually left nothing for his family. He 
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was a humble, simple, courtcous and kind man and a source of strength to 

his friends, his colleagues and to his countrymen: but one of the rarest 

qualitics of Shastriji was the fact that he was a man of no prejudices. He 

had no enemies. He was an AJatshatru. For a person in his exalted posltlon 

this was a rare virtue. Above all. ShastriJi was a practical man and he 

handled the affairs of our country in a practical and pragmatic manner. 

The short period of Shastriji's stcwardship of the nation would ever 

remain a glorious chapter in Indian history. 
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LAL BAHADUR SHASTRI : 
REMINISCENCES AND VIEWS 

B.N. PANDE 

When we think of Lal Bahadur. we automatically think of his two 
mcntors-Purushottam Das Tandon and Jawaharlal Nehru who were col-
leagues in the struggle for freedom and born and brought up in the same 
city. Both had deeply influenced his life. Both had helped him to reach the 
pinnacle of his glory. 

The Servants of the People Society had a good band of workers as 
lifc-membcrs. Lal Bahadur was one of thcm. On the death of Lala Lajpat 
Rai. Tandon bccame the President of the Society. Tandon posted him at 
Allal1abad to work amongst the peasants. Lal Bahadur had a high regard for 
Tandon but when he came in contact with Jawaharlal Nehru. he developed 
an equally great respect for him. Later. he became something of a bridge 
between Tandon and Nehru and used all his humility to tone down the 
differences between the two. 

La! Bahadur and I had been colleagues right from the days he came 
to Allahabad in 1929. For many years we were neighbours. Within the Con-
gress organisation Tandon became the rallying centre of conservative forces, 
while Nehru was a symbol of rational and progressive thought. But we Con-
gressmen in general and those of Allahabad in particular, had immense 
respect and reverence for both the leaders. Lal Bahadur had his own meth-
ods of dealing with Tandon. At our initiative, Sri Prakasa and Bal Krishna 
Sharma entreated Tandon to refrain from adopting a collusion course. 

But the clash could not be averted. The issue of supreme leadership 
was finally decided at Nasik. 

The session proved the Waterloo of the conservative forces. Jawahar-
lal Nehru emerged as the unchallengeable leader. Tandon resigned from the 
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presidentship of the Congress. Uttar Pradesh was saved from a painful 
internecine conflict. 

Tandon temporarily retired from politics. But Lal Bahadur persuaded 
him to stand for the Lok Sabha seat which had been vacated by Sri Prakasa 
on his appointment as Governor of Madras. Once again. Lal Bahadur acted 
as a bridge between Tandon and Jawaharlal Nehru. 

The year 1930 saw an upreeedented awakening of the masses In 
India. The Salt Satyagraha was in full swing. and Jawaharlal Nehru was the 
Congress President. On his arrest for braking the salt Laws, he nominated 
MotHal Nehru as acting President of the Congress and Kamala Nelu1l as 
president of the City Congress Satyagraha Committee. 

I was then one of the Secretaries of the City Congress Committee in 
charge of meetings, processions, programmes, and publiCity. As soon as 
Kamala Nehru's name was announced, I called on her at Anand Bhawan 
and asked whether she had any instructions. 

Without wasting time on formalities, she asked for the list of women 
volunteers. She carefully scrutinised it and thcn asked for the I1st of male 
volunteers. She went through it vcry carefully. notcd certain names. and 
then enquired: Is Lal Bahadur a married man ? .. "Ycs. his family is here. I 
replied. The number of women volunteers did not satisfy her. "Only 150 lady 
volunteers in such a big and politically and culturally advanced city as Al-
lahabad: No, it has got to be double. II She asserted. 

She asked me to guide her to Lal Bahadur's house. Lal Bahadur was 
away at the office of the Congress Committee but LalitaJ! was at home. 
When she heard that Kamala Nehru had come to her house she became 
nervous. But she obeyed the command and came out with KamalJi. With 
Lalita Shastri. Mrs. Gautam and Durga ~1alv1ya, Kamala Nehru went to the 
houses of other Congress workers. 

After leaving Kamala Nehru at the picketing centre. I went to the 
Congress office to complete the editing of the material for the next Congress 
Bulletin. There I met Lal Bahadur and informed him that his wife had been 
conSCripted by Kamala Nehru and was probably doing picketing at the 
moment outside a foreign cloth shop at BaJaja Patti. 

Lal Bahadur : "Is that so? Then my wife must be presenting a comic 
scene with her long ghunghat (veil)." 

"No. I saw her dOing her duty as any other volunteer without veil.-

La! Bahadur : "Then it is a miracle. However. I am not going to her 
rescue, Let her enjoy her freedom." 
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But he requested me to go back and help his wife as she did not 
know a thing about picketing of foreign cloth shops. She was also not used 
to speaking to strangers. He promised to look after my editing work. 

When I went back I found that Lalita Shastri had injured her wrists 
and there were blood marks on her clothes. I was aghast. Kamala Nehru 
narrated with pride the bravery of the shy new recruit. . 

Lalita Shastri was requesting a customer with folded hands not to 
purchase foreign cloth. The shopkeeper retorted-Sister. you are requesting 
the customers not to purchase foreign cloth but the bangles that you are 
wearing are also foreign. 

Lalita Shastri : "'Are they?" 

Shopkecpcr: "'Sure, they arc." 

Lali ta Shastri pondered over the remark, then took hold of the iron 
yardstick from the shopkeeper, and smashed all her bangles. Then, with 
folded hands, she again requested them not to buy and sell foreign cloth. 

The customers and the shopkccper were struck dumb at this sudden 
action. All the adjoining shopkeepers felt ashamed. As a penance, they at 
once closed their shops. 

Kamala Nehru was proud of her new recruit. She complimented La-
lita for her bold and courageous action and referred to her as the "'heroine of 
the day". 

The circumstances so turned that Lal Bahadur soon became a Man 
Friday of Jawaharlal Nehru and on his death became his successor. He was 
not a product of Cambridge or Oxford University nor a leading lawyer of the 
Court but a man grassroot to the core. He was a product of proverbial 
Indian wisdom and composite culture. He was scrupulous and honest to the 
core and fully deserved the high office that he adorned. When Pakistan at-
tacked India, he gave the most inspiring leadership to the Jawans on the 
battle field to fight valiantly and to the workers and peasants to produce 
more. He helped in creating an unprecedented mass awakening. When the 
USA had put humiliating terms for the supply of promised wheat quota he 
gave the slogan 4Jai Jawan: Jai Kisan'. Millions of his countrymen responded 
to his slogan of cercalless day in a week. He led his people to victory. As 
Prime Minister he gave a clear lead in all matters. 

La! Bahadur was necessarily a man of action. He believed in actual 
deeds rather than the spoken words. He opined that for the preservation of 
freedom of the country. it was of utmost importance to have the necessary 
internal strength and onc must be self-reliant in all fronts including food 
production. The long term objective. he observed and aptly so, must be to. 
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achieve self sufficiency in food not by self-denial but by producing enough 
within the country in order to feed and build up a nation that would be 
healthy and strong. It is in this context that he considered self-sufficiency in 
food to be no less iInportant than an impregnable defence system for the 
preservation of the freedom and independence of the eountry. It was only 
obvious that he had an immense concern for the soldier on the battle front 
and farmer on the field. It is with this concern that he gave an ever-inspiring 
slogan "Jai Jawan-Jai Kisan" which electrified and galvanlsed the entire na-
tion at the most turbulent times. 

Shastriji believed in the industrialisation of the country. Like Ma-
hatma Gandhi he wanted the pace of industrialisation to be slow and grad-
ual rather than a rapid industrialisation which has a tendency to disrupt 
social peace and create imbalances as industrial towns begin to attract 
people and expand much fastcr than other towns can. The problems relating 
to civic amenities such as housing, transport, water also become acute 
thcreby thro\\1ng up the problems of slums, sanitation and the like. Gandhijl. 
Shastriji observed, though a protagonist of the Charkha at heart, was no 
encmy of the mill owner. So also Shastriji was a staunch supporter of rural 
industries. He was against centralisation, for he felt the central body sould 
merely be for direction in regard to poliCies, framework etc. While the day-to-
day working on keeping some kind of supervision, control and check should 
be left to the agcncies involved. 

An able. astute and a dcft administrator, Shastriji wantcd the fruits 
of every governmental activity. including industrial activity to reaeh to lower 
rungs of society i.e. the common man. It was towards this avowed object 
that he wanted to eliminate red- tapism and desired a change in the admin-
istrative pattern. 

In the realm of foreign policy. Lal Bahadur Shastri could be consid-
ered to be one of the outstanding statesmcn of the 20th Century and a 
staunch advocate of peace and amity among nations. He felt that despite 
divergent idcologics and pcrception of global issues, nations could live in 
peace. Thus he finnly believed in and advocated principles of non-alignment, 
which have becn the foundation of India's foreign policy. He rcalised that it 
was peace that the entire humanity throughout the world, was thirsting for. 
He strongly felt it was peace alone that would usher in progress: develop-
ment, growth and happiness. 

However, as much as Shastriji desircd and chcrished peace he was 
equally prepared for any eventuality when it eame to the defending of the 
country's territorial integrity and sovcreignty from external aggreSSion. He 
believed that war would mean a heavy burden, a heavy eost. both in terms 
of life and the arms, ammunition and everything. Therefore. he felt it is Im-
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portant that India builds up its own strength-its defence strength. economic 
strength and industrial strength to prcpare for any attack from its neigh-
bours, namely, Pakistan and China. Like his mentor Jawaharlal Nehru Shas-
triJi wantcd to give a more positive direction to non-alignment. He acknowl-
edged llie hclp rendcred by the Soviet Union during llie difficult periods and 
thus wanted good relationship to be built betwcen the two nations for strength-
cning the bonds of fricndship furthcr. At the same time, even though India 
and the USA diffcred on Indo-Pakistan issue, he had firmly believed that it 
would be bcttcr ifwc maintaincd good relationship with the U.S.A. 

Lal Bahadur Shastri advocatcd and bclieved in ethical values in every 
walk of life, including politics. He realised that law was not really very 
effective in such mattcrs because sometimes it is highly difficult to prove a 
case or the charge. Therefore, he observed that certain conventions have to 
be built to uphold ethical values in life. While speaking in the Lok Sabha on 
the Motion of No-Confidence in his Council of Ministers on 18 September, 
1964, Shastriji said: 

Once the Prime Minister or the Chief Minister tells anyone of 
his colleagues that he feels there is a prima facie case or he 
feels that there is something which is not correct the Minister 
should immediately tender his resignation. 

Shastriji was however proud of the fact that in India, integrity is 
given the highest consideration and respect. Giving an instance he once said: 

In this country the Prime Minister is, I mean, practically given 
a sc~ondary place. If there is a good honest man like Vinoba 
Bhave, I have no importance in the eyes of the people as Prime 
Minister ... .! can say that by and large this country is an hon-
est country; this country has maintained certain standards. 

Lal Bahadur was a great viSionary. He was very mueh aware of the 
population rate that was growing rapidly. He wanted thercfore all the efforts 
of the nation right from policy makers, Parliaments and Executive to revolve 
round the problems the nation was faced with and the poliCies to be formu-
lated. 

A strong advocate of Parliamentary democracy that ShastriJi truly 
was he firmly believed in the primordial role Parliament has in national 
development. be it scientific, technological, economic and social. Once speak-
ing at the annual general meeting of the Parliamentary and Scientific Com-
mittee in December 1964, Shastriji said: 

The task ahead of us is very great. while our population Is on 
the increase, the physical resources by way of land, irrigation 
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facilities, and sources of energy arc limited. We have, there-
fore, to resort to a planned development of our resources. 

Whether it is a question of agriculture, industry or public 
health or defence, our work will be consIderably simplified if 
we avail of the latest results of science and technology and use 
them to our best advantage. The framers of policy must neces-
sarily draw heavily on scientists and technologists. How cs-
sentIal it is then for our Parliament to be kept well-Informed 
on scientific matters. The Parliamentary and scientific com-
mittee has therefore, a very important responsibility. It will 
largely be for this committce to function as a forum for the 
exchange of views between parliamentarians and pollcy mak-
ers on the one hand and the scientists and technologists on 
the other so that the results of modern scicnce might be avail-
able in formulating government's major poliCies. 

Like many other nationalists who were in the forefront of the freedom 
struggle Lal Bahadur too was not at all happy at the partition of India in 
1947, which however had to be acccpted ultimately. They hoped that India 
and Pakistan would live in peace and amity and as good neighbours and 
embark on the path of economic progress. To their dismay instead ever since 
her creation Pakistan had started preaching hatred against India and launched 
aggression more than once. For a peace loving man like ShastriJi, this was a 
matter of deep regret. He did not want any war with Pakistan as he felt war 
would invariably cause death and devastation. But at the same time he was 
not complacent when Pakistan committed aggression in 1965. He had given 
a befitting answer to the aggressor by meeting force with mighty force and 
an attack with a fierce counter-attack. Yet true to his nature when efforts 
were made to bring about peace between the two countrics, he extended his 
whole-hearted support as a true pcace loving man. 

La! Bahadurji had enormous faith in the strength of the nation and 
its people. He was immensely moved by the spirit of sacrifice displayed by 
the people of all religions and elasses, during the moment of crisis. He was 
elated with joy that complete unity was maintained in the nation even 
during the aggression by a neighbouring country as no reUglous or linguistic 
differences had arisen and also because the whole nation had stood untted, 
speaking with one voice against the aggressor. Expressing his decp gratitude 
to the people and the army who helped the country to emerge victorious. he 
once said: 

Our unity has increased our strength. Our people have dem-
onstrated that in the event of a threat to our freedom. we elose 
our ranks and fight unitedly to safeguard our territorial integ-
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rity. Every indian is prepared for sacrifice. We must maintain 
this unity. This is our real strength. Our Armed forces have 
fought with valour. They are not inhibited by the considera-
tions of caste, community or religion. 

A Gandhian to the core, Lal Bahadur Shastrtl1ke many othcrs in the 
freedom struggle, came under the profound influence of the Mahatma. He 
regardcd Gandhijl as the grcatest man of this country. According to him, 
Gandhijiin his own way tricd to teach non-violence as a fundamental prin-
ciple to be adopted and accepted by people and he told the top leaders of the 
Congress Party that if they did not believe in non-violence as a creed, which 
he believed and practised till the end of his life, they might accept it as a 
policy. This ShastriJi felt was a unique weapon and unparalleled in the 
history of the world. 

Lal Bahadur, like his illustrious predecessor. Pandit Jawaharlal Nehru, 
translated the Gandhian philosophy of tolerance. peace and non-violence 
into action. When China exploded its first atom bomb, some people in the 
country felt that India should also immediatcly start making atom bombs 
and should become a nuclear power. But as a person strongly adhering to 
the Gandhian values Lal Bahadur said: 

How can we in this land of Gandhi get upset over this matter 
and act and work against the basic philosophy of Gandhiji? As 
I said. we will try to eliminate nuclear bombs from this world 
but not enter into competition of making atom bombs in our 
country. 

Lal Bahadur opined that socialism through democracy. more or less 
fulfils the ideals of Sarvodaya - the upliftment of the poor and the weakest in 
the society, which GandhiJi enunCiated. the Movement which Acharya Vi-
nob a Bhave took up later on. Lal Bahadur's concern for the common man 
was so much that he wanted the perfect coordination between the work of 
the Saroodaya and the work of the Government in rural areas. He urged 
people that whenever they think of Gandhlji, thcy should think of the poorer 
sections of the society. 

Lal Bahadur believed in persuasion and consensus. He felt that propa-
gation of Hindi in the South should be gradual. Referring to some tragic 
incidents which had taken place in Madras as most deplorable and un-
doubtedly exceedingly sad, he assured that there was no question what-
soever of imposing Hindi on anyone. He further said: 

Yet it seems that there are some doubts, some misapprehen-
sions in the minds of at least a section of the people of Ma-
dras. It is important that those doubts and misapprehensions 
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should be removed. It is. therefore. quite clear that in the 
States there should be the usc of English as also the regional 
languages. 

Naturally the regional languages are assuming greater Impor-
tance. Regional languages are becoming the medium of in-
struction in schools and after some time. young men and 
women would naturally be more well-versed in the regional 
languages than in English. 

But at the same time. he advocated for the effective use of Hindi in 
the Hindi-speaking States and wanted its progress at an accelerated pace. 
While in the Non-Hindi speaking areas he wanted the pace to be gradual, he 
believed and advocated linguistic hannony in the country. He once cau-
tioned; 

I would suggest to our Hindi-speaking people and friends that 
they have to be very careful in this regard. It is essential that 
the unity of the country is maintained. Any observations or 
remarks thcy make should not create diffieullies for the whole 
country or for the non-Hindi-speaking States. If we have to 
live together. we should come eloser to each other. In these 
days when we are faced with a very difficult situation, when 
we have our opponents working on the frontler and when 
there is danger from them, the unity of the country has to be 
preserved. Without unity this country cannot develop and it 
cannot be further strengthened. It is, therefore. necessary that 
the Hindi-speaking friends should be tolerant even in the face 
of oppOSition. 

La! Dahadur Shastri was indeed a great son of IndIa, who like the 
Father of the Nation, Mahatma Gandhi, was born on 2 October, and like the 
Mahatma, died for peace and harmony after valiantly defending the freedom 
and honour of our Motherland. 
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CLEAR-HEADED REALIST 

Frank Anthony 

The day afler my wife and I arrived in the U.K .• we were shocked to 
see the spot news of the passing away of Jawaharlal Nehru. Inevitably. 
perhaps, there was considerable speculation in the British newspapers as to 
who would succeed the late Prime Minister. Even reports from special corre-
spondents based in India tended to be speculative. Some of the British 
newspapers highlighted the prospect of a close contest between Shastriji 
and certain other candidates. 

In between my educational schedule willi the British Council I met 
and also launched with several British M.Ps. They were deeply interested in 
the subject 'who after Nehru' as there was, understandably. a sense of 
friendship for India and a general desire for India's well-being and progress. 
Personally. I had no doubt as to who would assume the Prime Minister's 
mantle. My definite views were received with some surprise by some of the 
leading British M.Ps. Inevitably, perhaps, because ShastriJi had not been 
abroad and there was little appreciation in the U.K. of the position occupied 
by him in India. 

They named several persons as Jawaharlal's likely successors. Not 
one of t.hem mentioned Shastriji. When I told them t.hat there was no doubt 
about the succession and named Shastriji, they were inclined to be incredu-
lous: they askcd me if my predictions proved correct. what his stewardship 
would be like. Promptly. I replied that in him we had a person without frills, 
without pretenSions. but down-to-earth and a clear-headed realist. 

I advised my British M.P. freinds not to underrate Shastriji when he 
attcnded the Commonwealth Prime Ministers' Conference in 1964. There 
Inight be a tendency. because of his slight. almost elf-like. physical propor-
tions and his soft. even excessively self-effacing. manner. to undercstimate 
his real capacity. But they would find that although he had no pretenSions 
to being an intellectual. he is a person endowed with robust common sense 
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and solid, practical ability. I gave them my view on his handling of both 
Internal and foreign affairs about which they were interested and had even 
anxious queries. 

Some of the British M.Ps. were rather surprised when I told them 
that I felt that our foreign policy would tcnd to be less exposed to the criti-
cism of being ambivalcnt. Thcre would be no question of abandon1n~ the 
basic policy of non-alignment. 

After the mantle fell on Shastrljl, he proved that assessment to be 
correct. It was only after the conflict with Pakistan that people who did not 
have the occasion to meet Shastrijl and see him functioning at elose quar-

I 
ters became increasingly aware of the many outstanding qualities whieh 
wcre hidden under his simple, quiet extcrior. 

In a broadcast which was relaycd over All India Radio on 25 January 
1966, I said, among other things, "I met Shastriji about 24 years ago when I 
first became a member of the Central Legislature. After he joined the Union 
Government as Minister for Railways in 1952, I carne into close contact with 
him because of my inlcrest in Railway matters". 

Today, as a senior most member, in terms of uninterrupted longest 
period of membership of the Union Legislature for ovcr 40 years, I can, in 
retrospect, assess Shastriji's outstanding qualities even more clearly than 
before. 

My first impression was that of a man with an attractively gentle, 
indeed. lovable personality. I remember. rathcr vividly, one occasion in Par-
liament when I exprcssed my genuine regard for ShastriJi by referring to him 
as a 'Dear little person': the then Spcakcr pullcd me up suggesting that it 
was a reflection on Shastrji. However, I maintained my position that what I 
said was not a reflection but an expression of genuine regard, indeed of 
affection. On another occasion, I made perhaps a rather incisive speech in 
criticism of the Railway Administration; that speech provoked the then Prime 
Minister JawaharlalJl to write me a personal, rather bUter, letter protesting 
against my criticism of Shastrij : it was significant that the target of my 
erlticism-Shastriji, took no offence and did not show the Slightest resent-
ment and v:hen as Home Minister he piloted the Official Language Bill 
through Parliament. I had occasion to make a vcry strong attack on Shas-
triji. It was typical of him Ll-tat he never showed the slightest traee of resent-
ment. Our relations continued to be most cordial. A lesser man might have 
remembered and not forgotten or forgiven. As I said. Shastriji, though small 
in stature, had a large, magnanimous spirit. 

During Pakistan's aggreSSion in Kutch and the more recent hostili-
ties. I was one of the leaders of the Opposition he called In frequently for 
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discussions. During these consultations, he was seen at his best and exem-
pUlled the techniques which were special to him and to his character. In 
spite of the strong dUTerences of opinion he was able, time and again, to 
achieve a consensus among the most diverse political groups in the Opposi-
tion. The heartening spectacle of unity in Parl1ament during Pakistan's war 
was due largely, if not entirely, to his capacity for gentle persuasion. 

In a broadcast relayed by All-India Radio during the 1965 war with 
Pakistan I stated: 

Today, India's secular democracy is being further cemented by 
the fact that the youth of every community is fighting, and 
dying to repel Pakistani aggreSSion. If I may give an example, 
the community that I have the privilege to lead - the Anglo-
Indian - is, along with the Parsis. the smallest Community in 
India. But my Community, today, is repeating the story of its 
heroism when Anglo-Indians helped to repel Pakistani aggres-
sion in Kashmir in 1947. On that occasion the Indian Air 
Force played a decisive role and in that decisive role Anglo-
Indian pilots played a notable part. Today. in our Air Force 
Anglo-Indian lads. fighting shoulder to shoulder with the lads 
of other communities. arc steadily destroying the Pakistani Air 
Force despite its much-vaunted superiority in American planes 
and equipment. Another example of how India's strength is 
forUfied by all communities 15 supplied by the fact that in the 
main sectors of the fighting, of three Generals, leading our 
J awans to victory. one 15 a S11m. the other an Anglo-Indian Lt. 
Gen Pat Dunn. and the third is a Hindu. 

One of ShastriJi's greatest attributes was his supreme realism unin-
hibited by slogans. When Pakistan attacked across the international border 
through the Chhamb Valley, his decision to use our armed forces in a 
dwlrsionary counter-attack was quiet but clear and unwavering. On the 
other hand. when the Security CouncU's call for a cease-fire came, some of 
us felt that immediate acceptance by us would mean India giving up the 
miUtary advantage which our advancing forces had within their grasp. Shas-
triji, who favoured immediate acceptance reminded us that however strongly 
we felt. and perhaps justifiably, we would not entirely ignore international 
opinion especially that of friends and potential friends. 

On the morning of 11 January. 1966. when I heard the news of 
Shastriji's sudden death. I refused to believe it and immediately telephoned 
the P .T.I. Office. The correspondent on duty said that the news was correct. 
With shocked incredulity I repeated the question, "Do you mean our Lal 
Bahadur?" In a sad voice. he said. 'Yes. he is no longer with us.' 
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At a condolcnce mceting of mcmbcrs of Parliament held on 11 Janu-
ary. 1966. I said: 

In spite of his many urgcnt prcoccupations. ShastriJi was al-
ways ready to listen and understand others' point of view. The 
needs and difficulties of the minorities found In him a good 
friend. Only recently I had occasion to explain to Shastr1jl the 
rcpercussions of the Delhi Secondary Education Bill on minor-
ity-run schools. The Minister was anxious that it should be 
passed immediately. Through the good offices of ShastrlJ1 I 
was able to have this far-reaching measure referred to a Joint 
Select Committee. One of the secrets of his strcngth lay in the 
realisaiion that in a multi-rcligious. multi-llngual. multi-eth-
nic society. pcrsuasion can be more cITcctive than the bludg-
eon. a consensus more enduring than authoritarianism. 

In a broadcast over All-India Radio on the 11th night. 1966. among 
other things I said. "Shastrijfs suddcn. untimcly death is a tragic. irrepa-
rable loss to the country. Thc country will miss grievously his clear vision, 
fundamental good sense and statesmanship unihlbited by cliches and slo-
gans." 
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MAN WITH A NOBLE HEART 

K.K~ BtrIa 

I had the privilege of knowing Lal Bahadurji since 1939. Lal Ba-
hadurji was formerly an MLA in U.P. Subsequently he became a Minister in 
the U.P. Government. It is not difficult to judge a man as to his sincerity. 
ability and character after a few meetings. Within a few weeks of my ac-
quaintance I realised that Lal Bahadurji was a man of sterling character 
who cherished high principles; he was a man of transparent honesty. 

In those days I was primarily a businessman. But as our family had 
been involved in politics since early 20s, I also took some interest in politics 
and political cvents of the country and gave my views not only on economic 
matters but also on political matters to Ministers in the Government of India 
and such State Governments where I had business connections. 

Lal Bahadurji In those days was regardcd as a back-bencher in U.P. 
politics and did not have much of a following. But those who came in touch 
with him did realise. as I did. that he was a man of great lntegrIty. his 
pr1celess possessions being slneer1ty and limpid honesty. 

My relations with Lal BahadurJl were conSistently cordial. When he 
moved over to Delhi in early 50s, my association with him continued as 
before. Gradually our acquaintanceship blossomed into a fr1endship. I would 
meet him frequently and exchange views on subjects of topleallntercst. 

When Lal BahadurJI decided to submit his resignation in 1956 after 
the railway accident in Ariy'alur in Madras. owning moral responsibility. I 
was against the step. I told him that not even the best Minister could 
prevent accidents in the Railways and that If after every accident a Minister 
resigned. there will be frequent change of Railway Ministers. I said that 
unless he felt that thcre was lack of direction on his part he should not even 
think of resigning. I said the Minister's main responsibility was to decide the 
policy and to ensure that the policy was properly implemented. Railways 
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was a Ministry in which accidents took place from time to time owing to 
human errors and so there was no need for him to resign. La! BahadurJi ap-
preciated my advice but stuck to his decision. The resignatlon was accepted 
by Pandit Jawaharlal Nehru who was then the Prime Minister. There i8 no 
doubt that what Lal 8ahadurJi did was not theatrics but was an action 
which he took as per the dictates of his conscience. His action was appreci-
ated even by members of the Opposition. His image immediately soared high 
In the country. People always hold a man of character in high esteem. 

As was expected, PanditJi again took him as a MInistcr in his Cablnet 
In 1957. Pandltji had great confidence in Lal Bahadurjl and consulted him 
on all important matters. 

After Panditjrs sad death in 1964, Lal Bahadurji was elected leader of 
the Congress Parliamentary Party. Not much was then known about Indi-
raji"s ability as an administrator or as a leader. Indiraji also knew that it was 
desirable to keep out of the contest for the Prime Ministership. Hence she 
wisely kept out of the contest. Morarji Bhai was keen to stake his claim to 
the Prime Ministership but, seeing the mood of the party MPs and of the 
country, he did not contest the election. Out of gratitude the eountry owed 
to Panditji and also due to the personal close relationship that Lal BahadurJi 
had with Panditji and Indiraji, the new leadcr selectcd Indiraji as one of the 
Ministers which post she filled up admirably wcll. 

Whenever I had any business with Lal Bahadurji, I would call on him 
at his office. Where he was convinced that I had a good ease he would 
immediately give instructions to his Secretary and tcll him to have my 
problems resolved. Where, however, he felt, that he could not assist me, he 
would frankly tell me so. I liked this as it is no use keeping a man in 
suspense. La! Bahadurji was forthright and would take immediate action 
one way or the other. 

An important facet of his personality was his informality with people 
whom he knew well. I may give one instance. Once whcn I went to see him. 
he asked me if instead of chatUng in the drawing room I had any objection 
to taking a stroll with him In the garden. After his heart attack, his doctors 
had advised him to take a brisk walk evety day, he explained. I. of course, 
readily agreed to his suggestion. 

On numerous occasions La! BahadurJi would dIreet a few people to 
me who had some need or the other. Someone was it monetary difficulties in 
connection with the wedding of his daughter. someone was suITering from 
some serious disease and was short of funds. Someone had written a book 
but had no funds to get it published. Always there would be about 8 or 10 
people whenever I visited La! BahadurJi. He would gUide them to me. As to 
the amount to be paid to these people, he always left it to my discretion. He 
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was a man with a noble heart. 

Lal Bahadurjl was Prime Minister for a few months only. But even 
during this short period he made a mark for himself and governed the 
country well. The main event during the tenure of his Prime Ministership 
was the war with Pakistan. The war commenced on 6 September 1965. It 
was not at our instance that the war started. The cause of the war was the 
continued hatred that the then leaders of Pakistan had built up towards 
India. Pakistan began with aggression in the Rann of Kutch. Even when that 
was repulsed and a cease fire was entered into, Pakistan sent infiltrators 
Into Kashmir and even Tripura. India could no longer keep quiet In his 
broadcast to the Nation on 13 August 1965 La! BahadurJi observed: 

When freedom is threatened and territorial integrity is endan-
gered there is only one duty-the duty to meet the challenge 
with all our might. 

Lal Bahadurji provided highly commendable leadership to the coun-
try. The result was that India scored a decisive vietory over Pakistan. People 
had earlier thought that after the towering leadership provided by Panditji. 
Lal Bahadurjl would turn out to be a pigmy Prime Minister. But the war with 
Pakistan made him a hero and people realised qualities of his leadership. He 
became Immenscly popular. It was tragiC that at the height of his glory Lal 
Bahadurji died while negotiating peaee with Pakistan at Tashkent in Russia. 

When I heard about La! Bahadurjfs death, I was saddened. not only 
because I had lost a valued friend, but more because his death could spell 
uncertainly for the future of the country. At least so every one thought at 
that time. This alone speaks eloquenUy about the stature to which La! 
Bahadurji had risen within a short span of time. 

What happened afler his demise. the way Indiraji was able to step in 
and lead the country to unprecedented heights is part of history. 

Lal Bahadurji would always rank as one of India's greatest sons. That 
was because he dedicated himself to serve thc people and always regarded 
himself as one who has to serve his countrymen and provide leadership with 
humility. Lal Bahadurji eame from a poor family. He never forgot this fact 
even when he became a Minister in the Government of H.P. and later a 
Minister in the Government of India and also the Prime Minister. Thus the 
poor were always close to his heart. 

Lal Bahadurji proved a great leader both during the time of peace and 
of war from which India came out victorious. 

No better homage could be paid to La! Bahadurji than what Indiraji 
said as Prime Minister: 
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Shastr1ji Is now in our Hall of Fame. Through his intense 
dedication to the national cause and his gift for evoking confi-
dence. he rose from humble beginnings to the highest posi-
tions in the land. His work for the people and his leadership in 
war and peace have passed into history. A life such as his is 
worthy of study. 
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REMEMBERING SHASTRIJI 

Pragada Kotaiah 

Many a Statesman is remembered for impeccable contributions made 
by him for better living in the post-Independence era. However notable 
amongst those. who would for sure be most remembered by posterity is that 
stalwart, the soft-spoken and man-of-the-masses La! Bahadur Shastri. TIlrough 
his simple living and exemplary deeds he had left a mark behind that would 
go down in history as a golden chaptcr. A true Gandhian. he had shown to 
the world at large that his life was his message. being a man of few words. 

Among other fields. his contribution to furthering the cause of our 
time-honoured cottage hand-wcaving industry is none too small. As one in-
timately associated with India's hand loom sector for the last 55 years I take 
pleasure and pride in recalling a few incidents connected with the late leader 
and statesman par excellence. 

Way back in 1960. when the Government of India permitted the erec-
tion of powerlooms in the name of deeentralised sector based on the recom-
mendations of the Kanungo Committce of 1953-64 soon after Shri Shastri 
took over as the Union Ministcr looking after hand looms. issued instruc-
tions to stop such erections. as the powerloom would exploit not only the 
handloom but also the textile mills enjoying the benefits accruing to both 
the sectors. He also wanted that there should be no more expansion of pow-
erlooms in the mills. He also arrangcd for pegging the production in mills 
and on powerlooms to help handlooms. This wise aetion taken by pujya 
Shastriji had gone a long way in preserving our age-'Jld weaving craft form 
and in protecting it irom the onslaught of the organised mills and power-
looms. 

Shri Shastri was the guiding spirit behind the first co-operative spin-
ning mill in Asia set up at Guntakcl and the Chirala co-operative spinning 
mill. the foundation stones of both of which were laid by Pandit Jawaharlal 
Nehru. the then Prime Minister of India. I was the founder Chairman of the 
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Chirala mills. The setting up of these two mills and two more mills later at 
Rajahmundry and Nellore-all in Andhra Pradesh-paved the way for weavers' 
co-operative societies to have a steady supply of yarn inputs required for 
handloom cloth production. facilitating continuous employment to weaver-
artisans for the most part of the year. Though there was then a ban on 
setting up of spinning mills in the country. he was ldnd enough to grant 
permission for the same in cooperative handloom sector in RaJahmundry 
and Nellore for the benefit ofhandloom weavers. 

In the year 1964 just before the sad demise of Prime MInister Pandit 
Jawaharlal Nehru. Shastr1Jl was the Minister without portfolio. There was a 
proposal under the active consideration of the then Finance M1n1ster Shrl 
T.T. Krishnamachari to enhance the Excise Duty on cotton hank yams 
consumed in the production of handloom cloth. RealiSing the great harm 
such an action would do to the handlooms. ShastriJi lost no time in per-
suading the Finance Minister to drop the proposal. The vast mass of hand-
loom weavers in the country greatly appreciated the initlvaUve taken by him 
in this regard. I had the good fortune of leading a delegation of representa-
tives of handloom industry and weavers' co-operatives to impress upon 
Shastriji the harmful effects of such enhancements being proposed. He gave 
a patient hearing and worked out a solution silently by convincing the FI-
nance Minister. 

A few months later. after he assumed charge of Prime Ministership, I 
along with my colleagues in the handloom industry called on him. Talking to 
us pleasantly in the lawns of his house he gently queried:" Now you should 
be feeling relieved. Isn't it?" Then I explained to him that the Powerloom 
Enquiry Committee wanted introduction of powerlooms In place of hand-
looms step by step so that the pace of cloth production as well as the 
earning capacity of handloom V\'eavers could be Increased but such a step. 
in the long run. might wipe out our traditional hand-weaving industry re-
sulting in large-scale under-employment and unemployment of lakhs of help-
less weavers' families. He could Instantly visualise the evil effects of such a 
proposal. He intervcned and stopped Implementation of such a proposal. 
Such was his compassion and love for the artisans and weaker sections of 
the SOCiety. 
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INDIA'S MAN FOR ALL SEASONS 

Inder Jit 

Destiny has been less than kind to India and its fine people during 
the past three decades-cven after one thousand years of colonial subjuga-
tion and slavery. Mahatma Gandhi fell to the bullets of the assassin when 
he was poised to give a wise and stable direction to our young parliamentary 
democracy. He wanted the Indian National Congress. essentially a freedom 
movement. to dissolve and a Lok Seva Sangh (Servants of the People SOCiety) 
to take its place. He even drew up a constitution for the Sangh and decided 
to place it before the Congress overlords. Simultaneously. he wanted Pandit 
Nehru and Sardar Patel, virtually representing the left and the right of the 
centre within the Congress. to form new political parties based on separate 
programmes and give this country a healthy two-party system. 

In Octobcr 1984. Indira Gandhi's life was cut short by the bullets of 
uniformed assassins four years after she had been called back from the 
wilderness and voted back to power. She. too. was then poised to give 
India's development a new and credible thrust as a follow up to her "Garibi 
hatao" slogan. which had instantly made her a darling of the country's 
poverty-stricken millions. Some sevcn years later. Rajiv Gandhi was all set 
to prepare the nation for a grand entry into the 21st centuIY after the 1991 
General Election to the Lok Sabha. His stint in the Opposition between No-
vember 1989 and March 1991 had done him a world of good as a national 
leader. I found that he had matured greatly and had become conscious of 
the havoc caused by his impetuousity and other failings. But the cruel hand 
of death struck again and he was tragically blown to bits in the midst of the 
poll battle. 

Lal Bahadur Shastri's sudden and shocking demise in Tashkent some 
twentynve years earlier on the cold and fateful night of 10 January 1966, 
was no less a national tragedy. Some still believe that he was "killed". More 
about this later since I was present at Tashkent to report about the historic 
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meeting and the Indo-Pakistan accord on behalf of India News & Feature 
Alliance-INFA-as its Editor. In fact, the course of history of our country 
would have been quite different had fate not struck the deadly blow. Lal 
Bahadur had already proved himself to be a great wartime leader by not 
only halting Pakistan's sneak attack on India but by turning the tide against 
the aggressor. Prior to the war, he was all set to lead the nation effectively in 
its battle for progress and prosperity by giving India what it needed most : 
pragmatic and earthy leadership. 

Pakistan. it may be recalled. suddenly sent in its heavy annour into 
the Chhamb Jaurian Sector of Jammu on 1 September 1965. in a calculated 
move to cut ofT India's road link with the Kashmir Valley. Opinion in regard 
to India's response was divided at the highest Government level. Some were 
clear that India had no alternative but to launch forthwith a massive counter-
attack along the West Pakistan border if communications with Jammu were 
to be maintained and Kashmir saved from conquest by Pakistan. Others like 
the then Minister of External Affairs. Sardar Swaran Singh. were worned 
about international reaction. Even the Army Chief. Gen. J.N. Chaudhuri. did 
not initially favour the attack on Pakistan as a reprisal for the infiltration in 
Kashmir. But Lal Bahadur was clear from the word go that Pakistan must 
be diverted from Kashmir to the defence of Lahore and Sialkot. 

Lal Bahadur. therefore. ordered the Indian forces to counter-attack 
along the West Pakistan border. taking Pakistan and the world totally by 
surprise. No one expected "this little man" to show the courage needed for 
the decision. But Lal Bahadur knew and understood India's best interest 
and had the capacity to act. notwithstanding his soft speech and unrivalled 
humility. Pakistan's massive attack in Chhamb-Jaurian was designed to 
catch India unawares. Importantly. Lal Bahadur saw through Pakistan's 
strategy of going down the Beas across its international border with India. 
penetrating the Ferozepur areas in the Punjab. capturing the road leading 
northward from Dclhi and thereby choking the lifeline to Kashmir. The Paki-
stanis clearly believed that once this \\ras achieved they would be able to 
impose a dictated peace on India. But they reckoned without India's -Big 
Little Man". 

On the other hand. it is a pity Gen. Chaudhuri was not able to carry 
out Lal Bahadur's strategy and orders. Lal Bahadur favoured the occupation 
of Sialkot, and the enCirclement of Lahore. Sialkors occupation became a 
distinct possibility when all communications from the Pakistani side were 
cut and the enemy was known to have pulled out of the city. But Gen . 

. ' Chaud!:luri dragged his feet. His own explanation to close friends reportedly 
was: "I know these politicians. The UN will intervene and they will agree to 
give up all our gains. Why then should I sacrifice my manpower to this end 
or that ?" Of course, Lal Bahadur knew India would have to withdraw. But 
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I met him fairly regularly and on some occasions even at midnight when I 
was chasing a "hot story". I came to know him wcll aftcr I accompanied my 
father to Naini Tal in mid-1957 to attend the wedding ofK.C. Pant, presently 
Chairman of the Tenth Finance Commission and the only son of the late 
Pandit Govind Ballabh Pant, then HOlne Minister of India. A good friend of 
father for over three decades, Pantji strongly urged father to attend the wed-
ding and, importantly from my viewpoint, also asked him to bring me along. 
Lal Bahadur, who was also attending the wedding said to me on arrival at 
Naini Tal: "Arre bhai, all the oldies will climb to the bride's house on top of 
the hill either of ponies or by daandis. Would you like to climb with me via 
the pakdandis ! You are young like me!" I joined him happily. That helped 
me to establish with Lal Bahadur a friendly rapport, which benefited me 
greatly in the years to come as a young journalist. 

Shastri was generally a man of few words. But he opened up once 
you had confidence. I discovered this initially when I accompanied my fa-
ther, at his regular meetings with Lal Bahadur. Subsequently, I experienced 
this on my own as he took a liking to me following the aforementioned trip 
to Naini Tal. On one occasion, he was even critical of Nehru's plans and 
projects and told father in my presence: "I know Panditji is wrong. He is not 
practical. Alas, he has little contact with the pcople, espccially in the vil-
lages. He mistakes the worship in their eyes for a complete endorsement of 
his policies. He has never known poverty or human suITcr:ing ... " 

That was not all. Lal Bahadur went on to add: "Nehru's plans and 
projects only serve to strcngthen the bureaucracy. Whcn you take too much 
on hand, you do too little." Father interrupted to say: "You have a rapport 
with Panditji. You should be able to speak to him frankly." Lal Bahadur 
candidly replied: "Panditji is a man of strong likes and dislikes. As I said a 
little while ago, he has never known poverty. Yet, his hcart Is in the right 
place. He wants to see people happy and prosperous. Therefore, I suhrnit to 
all he says and docs, my loyalty to him is unqualified. I keep my counsel to 
myself and carry out his wishes." This praglnaUc approach of course paid 
rich dividends. Lal Bahadur moved closer and closer to Nehru and, before 
very long, became his closest confidant. 

Not many today remember that it was Lal Bahadur who first pro-
posed the name of Indira Gandhi for Congress Presidentship at the Nagpur 
Congress. Interestingly, all the leaders present at Nagpur had already de-
cided that S. Nijalingappa be appOinted President. A ICH"ge crowd even col-
lected at the station to give him a hearty send oIT when he left for Bangalore. 
The same evening, Dhebar, then PreSident, called an unscheduled meeting 
of the Working Committee. When it met, KamaraJ asked what it was about. 
?he~ar repl~ed it was to choose the next President. A surprised KamaraJ 
lnterJected: But the matter has been setUed already." Thereupon, La! Ba-
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hadur quietly suggested that Indira Gandhi be named as the next President. 

High drama followed. Pant, unaware of the background moves, was 
surprised by Lal Bahadur's proposal and said: "But Indiraji is not keeping 
good health. She must first. .. " Before he could complete the sentence, Nehru 
agitatedly interrupted: "There is nothing wrong with Indu's health. She will 
feel better once she has work to keep herself busy." That ended the argu-
ment. Attention was next turned to the tricky question of communicating 
the decision to Nijalingappa. Lal Bahadur proposed and Nehru agreed that 
Pant be entrusted with the job. Pant, in turn, asked Kamaraj to talk to 
Nijalingappa. Kamaraj suggested that in the circumstances it would be bet-
ter if Nijalingappa, Sanjiva Reddy and he issued a joint statement proposing 
Indira Gandhi. He then flew to Madras where the three met and issued the 
statement. Lal Bahadur had served his leader well and moved even closer to 
him. 

It was a clash between Pandit Nehru and the venerable Purushottam 
Das Tandon, popularly known as Rajrishi that pitehforked Lal Bahadur to a 
place of prominence in Congress affairs at the Centre. Lal Bahadur was the 
Police l\1inister in UP at the time of t.he Nehru-Tandon differences. He was a 
trust.ed lieutenant of Tandon and figured behind the scenes in avoiding an 
open clash between t.hem. Nehru then sensed in Lal Bahadur the quality of 
an unostentatious and solid worker with a genius for compromise. Before 
very long, Nehru drafted him to the Centre, particularly to help him in 
organising the party for its first battie of the hustings in 1952. Later. he 
used him as a successful trouble-shooter. 

Lal Bahadur shared with me on one occasion the secret of his suc-
cess as a mediator something that proved most useful in enabling me to 
help bring about the Darjeeling Accord as an ordinary citizen on 25 August 
1988. Said he: "1 look for the greatest common denominator in all political 
and party disputes entrusted to my care by the leader. I work hard to 
produce results - and be useful to him." In fact, Shastri worked out during 
Nehru's time an excellent, practical formula for ensuring united and ho-
mogenous Congress Ministries among warring partymen in the States. Un-
der the formula. the leader of a Congress Legislature Party was first elected 
informally through a secret ballot in which every member was given a slip of 
paper and asked to put down the name he favoured. The loser then pro-
posed the name of the winner. who was then elected unanimously. 

This practice is still followed half-heartcdly but only thus far. La! 
Bahadur had even worked out a way for the two warring groups to function 
together smoothly after the leadership contest was over and to give the 
people a homogenous cabinet in the best interest of the State and its people. 
The losing side in the leadership contest was assured reasonable represen-
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tation in the Council of Ministers. But the choice of the Ministers from this 
group was tactically left to the Chief Minister. How? The losing candidate 
was asked to give the new leader a list of nrunes at least twice as big as the 
quota for his group. The new leader was then given the freedom to choose 
persons from this list. Those selected were thereupon beholden to the new 
leader for inclusion in the Council of Ministers and extended him their full 
support and cooperation. The Council of Ministers worked as a compact, 
homogenous team. without the tension and turmoil which we witness time 
and again nowadays. 

Unknown to the present-day generation. Lal Bahadur was an able 
parliamentarian. True. he was not a greater orator with a powerful stento-
rian voice. He spoke sofUy and without any flourish. But he invariably 
carried the day by his humility and. what is more. transparent sincerity. He 
created history when following a railway accident he owned moral responsi-
bility for the tragiC mishap and tendered his resignation from Nehru's Coun-
cil of Ministers in accordance with the finest traditions of a parliamentary 
democracy. Contrary to a widespread impression, he took the decision to 
quit on his own. Ne~ru had noUling to do with it. In fact, his decision to 
resign came as a big surprise to Nehru. The latter even told Lal Bahadur : 
"You are not responsible for the accident. You don't have to resign." But 
Nehru agreed when Lal Bahadur respectfully replicd : "My conscience does 
not permit me to continue. I must own moral responsibility and help set up 
healthy conventions." 

. ,~part from establishing a laudable and historic convention, Lal 
Bahadur also showed in Parliament his great capacity to defuse tensions. I 
vividly recall -one occasion when Ram Manohar Lohia sought answer to 
questions from Nehru in the Lok Sabha on Ule barbed subject of cost of 
livi 19. Soon Nehru and he clashed bitterly as the lattcr sarcastically re-
marked in so many words: "The Prime Minister has no idca about the cost of 
living. After all •. the Government pays for all the expensive food that he and 
his family enjoy at Teen Murti House .. He only pays ~a nominal amount per 
day ... The Government pays even for his dogs ... " Lal Bahadur neatly inter-
vened, after persuading Nehru to let him answer. The explosive situation 
was soon defused as Lal Bahadur explained to Lohia tactfully and in all 
humility the rationale behind the arrangement. Panditji, he said, had no one 
to run his household. So, the Government had decided to run his kitchen 
and charge agreed Government rates for the meals and other hospitality. As 
Lohia later told friends: "My quarrel is with Nehru, not with Lal Bahadur. So 
I let it be. The pOint has been driven home." 

Slowly but surely, Lal Bahadur became Nchru's man for all seasons. 
He played a crucial role in evolving the famous Kamaraj Plan which ensured 
the exit of MorarJi Desai from the Union Cabinet and, in the process, paved 
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the way for Indira Gandhi's succession. Lal Bahadur insisted on the accep-
tance of his own resignation under the Plan to give it credibility. "Nehru's 
intentions appear honest." remarked a party critic at that time. "See he has 
got his own Lal Bahadur to quit." But Durga Das. my late father, had 
another view. He told me: "You bettcr keep a elose watch on Lal Bahadur. 
His exit is only a manoeuvre. He will be back soon in the Government. 
Remember, Nehru wants to groom Indira for succession. Lal Bahadur as his 
trusted aide is best equipped to carry out his wishes ... " 

Durga Das proved right. Initially, Nchru kept consulting him fre-
quently in regard to internal mattcrs even though Gulzari Lal Nanda had 
taken over as the new Home Minister in the wake of the Kamaraj Plan. Lal 
Bahadur was back in the Cabinet before very long as Minister without Port-
folio. In this role, he took care of various crucial and crisis asSignments 
given to him by the Prime Minister and even became Nehru's principal 
trouble-shooter for Kashmir. I recall in particular the crisis which burst 
upon the nation following the disappearance of the Moe-a-Muqaddas or the 
holy relic (the hair of Prophet Mohammad) from Srinagar's famous Hazrat 
Bal Mosque, made famous by Sheikh Abdullah's Friday prayer meetings. 

Nehru promptly put Lal Bahadur incharge of handling the explosive 
situation triggered oITby large-seale disturbances in the valley. V. Viswanathan. 
then Home Secretary, and Mullik, then Intelligence Bureau Chief. were soon 
rushed to the valley. followed by a large number of officers. This was made 
possible by Lal Bahadur's earthy commonsense and the confidence he per-
sonally inspired in the J & K Government, then headed by Shamsuddin. 
who was made Chief MiniSter by Bakshi Ghulam Mohammed following his 
exit under the Kamaraj Plan. The J & K Constitution provided for interven-
tion by the Centre only in- the event of external aggreSSion and not in the 
event of breakdown of civil administration. But Lal Bahadur overcame the 
difficulty with the help of the then Special Secretary for Kashmir Affairs, 
Shankar Prasada, wl10 successfully persuaded Shams uddin to extend his 
best cooperation to the Centre. 

I recall meeting Lal Bahadur daily during the crisis as the Editor of 
India News & Feature Alliance, which then speCialised in giving its subscrib-
ers "a scoop a day" for the front page. (Nchru's human qualities and his 
affection for Shastri came out loud and clear when prior to the latter's visit 
to snow-bound Kashmir I said to him: "Lal Bahadurji, Srinagar is bitterly 
cold, I hope you are earrying enoug~l warm clothing." He smiled and with 
characteristic simplicity replied: "I have no ovcrcoat of my own. But Panditji 
has given me one. He calls it his Chester. It's a lillIe long for me. But it will 
kcep me warm.") During these meetings, I also picked up an intcresting view 
of the bizarre situation in the valley on the basis of the chargcs and counter-
charges levelled by the politiealleaders against eaeh othcr. 
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According to what La! Bahadur then told me (later confrrmed by 
Shankar Prasada), Bakshi Ghulam Mohammad thought that G.M. Sadiq 
and D.P. Dhar were responsible for the disappearance of the holy relic. 
Sadiq, who founded the Democratic National Conference and later became 
the State's Chief Minister, thought that the holy rclic had been carried to 
Bakshi's house at the request of his ailing mother but had "disappeared in 
the process". Mullik t.hought that Sheikh Abdullah was responSible for the 
disappearance of the relic. How? The custodians of the relic were said to be 
Abdullah's men and were alleged to have spirited it away with the mischie-
vous intent of causing t.urmoil and travail in the valley. 

Interestingly, the real culprits could never be discovered with any cer-
tainty though, according to Shankar Prasada, an old friend of my father and 
one whom I considered to be an uncle, Mullik strongly suspected Sheikh 
Abdullah. Mullik even took the view that the Sheikh should be prosecuted 
for the disappearance of the relic. But as Lal Bahadur then told me: "Yes. we 
should t1)' and catch the culprit. However, the important thing is that ilie 
relic is back in its place." Expectedly, the question of the authenticity of the 
relic arose in the confusion t.hat took over Srinagar. However, Lal Bahadur 
visited Srinagar and tactfully hclped t.o resolve the issue. The local ~1uslim 
divines insisted that they and they alone must be given a chance bcfore all 
others to pronounce on t.he relic's authenticity before it was put back in its 
proper place. Viswanathan and Mullik dismissed the procedure proposed as 
unwise and open to grave risk. But Lal Bahadur overruled both and. impor-
tantly, proved right. The relic was duly identified and put in its place, ending 
the turmoil in Srinagar and t.he tension in New Delhi. In fact, Lal Bahadur 
even came to be nicknamed in both capitals as "Bal Bahadur !" 

One aspect of t.hose crisis-ridden days and Lal Bahadur's earthy ap-
proach carne back to me again and again in connection with the Ram 
Janmabhoomi-Babri Masjid imbroglio at Ayodhya during the past two years 
preceding the demolition of tile "disputed structure". I recall asking La! 
Bahadur following his return to New Delhi. "I hope you are now able to sleep 
in peace since the holy relic has been fortunately recovered." He replied with 
a meaningful smile: "Not yet. Suppose someone now claims that ilie holy 
relic is not Moe-a-Muqqadas. How do I then prove that it is really the hair of 
Hazrat Mohammad ?" Actually, 1 recalled this incident to several Muslim 
friends and some self-styled intellectuals who were mindlessly insisting: "Let 
the Vishva Hindu Partshad first prove that Ram was born at the Babri 
Masjid site!" In retrospect. I wish Lal Bahadur or some acknowledged leader 
with his earthy commonsense had been here during the crisis-ridden months 
to help find a reasonable solUtion to the highly emotive problem. 

Scores of other Inemories and interesting inCidents crowd my mind as 
I think of Lal Bahadur. It was my privilege. among other things. to accom-
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pany him to Cairo for the Non-Aligned Summit in 1964 as the Editor of 
INFA. This enabled me to see him from close quarters and know him even 
better as a person. He was a vegetarian and, after the fIrst day, had his 
meals cooked in his suite at the Cairo Hilton. No. he was not really fussy. 
But he felt constrained to make the special arrangement after his unhappy 
experience at the banquet hosted by President Nasser for the visiting heads 
of Government. Half way through his assuredly vegetarian meal, he sud-
denly noticed two glistening pearl-like objects staring at him. As he told me: 
"I soon discovered that these were the eyes of fish, considered vegetarian by 
the Egyptians. So, I decided not to take any chances. II 

Lal Bahadur was no prude or kill joy eilher evcn as he personally 
subscribed to the best of Indian values. On one occasion, I said to him in 
lighter vein: "Soekarno's dclegation of 60 members includes some 50 young 
and attractive women. We should also have included some women in our 
delegation." He smiled and replied: 

"Everyone has noticed it. In fact. some heads of Government tried to 
tease Soekarno for all his women at Nasser's banquet last night. You know 
what he did. He boastfully thumped his chest and replied: 'I am proud to be 
a real man-at my age. Anyone here wants to compete? I have the women ... ' 
Added Lal Bahadur: "Soekarno is a man of his own kind. Let him do what 
pleases him." 

One could go on and on. However, I shall now conclude by referring 
to my interaction with Lal Bahadur at Tashkent and his tragiC and shocking 
demise there. Tashkent brought a few of us elose to hiIn. Each evening he 
would make it a point to talk to us off the record after the normal Press 
briefing was over with the limited purpose of using us as a sounding board 
of what he described as "enlightened Indian opinion". As he told us: "I have 
Yashwantrao Chavanji and Swaran Singhji as also senior bureaucrats (L.K. 
Jha, L.P. Singh, C.S. Jha and T.N. Kaul) in my delegation. I have access to 
their thinking and opinion. But I would additionally like to have the views 
and responses of you friends from the Press. After all, you too are involved 
in public life and all of you are patriots. But this is subject to one condition. 
All that I disclose to you must strictly stay confidential. II At one stage, he 
sought our views on the insistent Pakistani demand for India's withdrawal 
from HaJi Pir. When I recalled his firm statement in Parliament, he replied: 
"Yes, I remember it very well. But the Americans and the Soviets are insist-
ing. The Americans are even threatening to cut oIT aid if we don't withdraw. 
So, we have to understand the full implications of our stand and be 
pragmatic. " 

Few tragedies outside my family have hit me as hard personally and 
professionally as Lal Bahadur's sudden death. The Tashkent trip brought 
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one even closer to him. I looked forward to writing, commenting and analy-
sing national developments for INFA wiUl even greater inside knowledge. But 
all these hopes and expectations ended willi Lal Bahadur's demise. In fact, I 
ran a cover story on La! Bahadur 'Myth or Mystery?' in The States. INFA 
fortnightly of which I was the Editor, some five years later on 20 Februcuy 
1971. Whispers about the circumstances ofLal Bahadur's demise had grown 
louder during the intervening years and even snowballed into a demand for 
a high-power judicial probe. It was a demand which Durga Das, Editor-in 
Chief of INFA and acknowledged doyen of India's Press world, and I could 
not ignore. In fact, my signed letter from the Editor deserves to be repro-
duced to recapture the atmosphere and so also some bits and pieces from 
our 20-page cover story. I wrote: 

-~It all comes back sharp and clear - that cold, fat~ful night of 10 
January 1965. The time: about 2 a.m. The place: Tashkent Hotel, Tashkent. 
I had retired to my room half an hour earlier, breaking away from a gay 
Vodka party hosted by the Soviets for visiting newsmen to celebrate the 
Tashkent Declaration. Since we were due to leave on our homeward journey 
at dawn, I had finished packing my bags and settled down to writing my 
concluding despatch for INFA for filing at the airport. I began: MPremier 
Shastri today flew out of Tashkent. .... Suddenly, there was a knock at the 
door and I found the old Russian floor attendant standing there muttering 
something in Russian. MSony, Ruski niet," I said. She persisted and I found 
her meaningfully repeating: "Shastri umer, Shastri umer," simultaneously 
lifting her two hands sky-ward. I was puzzled. Two tears rolling down her 
wrinkled checks, however, spelt out much more. 

"Another few seconds and Jas Teja, First Secretary in our Embassy in 
Moscow (not to be confused with Dharma Teja), came running. 'It isn't true?' 
I fearfully queried. 'Yes, ShastriJi has had a heart attack: he replied. We 
were soon speeding in his car down Tashkcnt's icy (sub-zero) streets, After 
some 20 unending minutes, we pulled up at ShastriJi's villa. But BabuJl. as 
he was affectionately called, was no more. There he lay In his bed looking 
rather blue, with a sobbing Ram Nath, his personal attendant, standing by. 
What had happened? Ram Nath narrated the now-famlliar tragte story and 
J.N. Sahay, Shastriji"s Private Secretary, also tearful. added detalls. Babujl 
had walked some 30 steps, which I measured, across his study and the 
reception landing to call his doctor - and 30 paces backl I was struek by 
the blueness of Shastriji"s face and mentioned this in the dining room where 
grief-stricken sat Chavan, Swaran Singh, L.K. Jha and other officials. Some-
one, however, explained this was not unusual where a person died of a 
'massive heart attack'. 

"§aek in New Dclhi, unhappily one heard all kinds of whispers. largely 
triggere8 oIT by the blueness of ShastriJi's face. These led to questions in 
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Parliament-and official statements. some of which unfortunately had the 
opposite effect. Instead of clarifying facts. these raised fresh doubts. A few 
persons doggedly pursued the story, dug up "new facts" about ShastrtJfs 
death and created an air of mystery about it. In April last. T.N. Singh. a life-
long friend of Shastriji, ereated a major stir by demanding an inquiry in the 
Rajya Sabha. Home Minister Chavan tried to set doubts and suspicions at 
rest but by October the demand for a probe snowballed, with Mrs. Lalita 
Shastri's disclosures in her interview with Dharmyug. a leading Hindi weekly. 
The Government of India finally presented a detailed statement of facts on 
December 18 last. together with photostat copies of the medical reports and 
a plan of ShastriJi"s villa. 

"Rum our and suspicion. we felt, would continue in an atmosphere of 
ignorance. Shastriji himself was a great believer in informed opinion and at 
Tashkent he often took us into confidence. We. therefore. decided to run a 
Cover Story giving the full official version. But would this alone be enough-
and fair? In keeping with our practice to present both sides of a case. we 
approached two persons closest to ShasLriji-Mrs. Lalita Shastri and Chief 
Minister T.N. Singh-and Dr. H.N. Kunzru. veteran statesman and Chair-
man of the National Committee for Inquiry into Shastriji"s death. Lalita 
Shastri was most reluctant to be interviewed. but we finally succeeded in 
persuading her. We also consultcd expert medical opinion. the eover picture 
was taken from outside Shastriji's room in the villa a few hours before his 
death. The story thus far is there. Is it a myth-or a mystel)'?" 

The National Committee for Inquiry into Lal Bahadur Shastri's death. 
headed by Dr. Kunzru. comprised not only Acharya Krlpalani but also top 
leaders bclonging to various political partlcs. namely Congress-O. Jana sangh. 
Swatantra. S.S.P .• P.S.P., and B.KD. and some eminent publicmen. They in-
cluded M.C. Chagla. T.N. Singh. Atal Behari Vajpayee. H.V. Kamath. Raj 
Naraln, Prakash Vir Shastri, Dahyabhal Patel and P. Kodanda Rao. Kamath 
and M.P. Bhargava were named as Its convenors and Dharam Yash Dev, 
India's first Commissioner to Mauritius under Nehru. its Secretary. At its 
first meeting on 30 October 1970. the Committee decided to present a 
memorandum to President Giri listing its doubts and suspicions and asking 
for a Commission of Inquiry. But this could not be done as the President 
went down south for a month. Meanwhile. the Government announced that 
it would issue a White Paper on the circumstances relating to Lal Bahadur's 
death. 

What made Dr. Kunzru chair the Committee? I put this and other 
questions to him for our Cover Story. My questions and his answers, whieh 
were published in The States 22 years ago and deserve to be reproduced 
here as follows: 

:;:~::::;::::: ::::::) . . . . 
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"Q. Dr. Kunzru. you are the Chairman of the National Committee for 
Inquiry into Lal Bahadur Shastri's death. Would you tell us something 
about the Committee's background and how you agreed to become its Chair-
man-especially since it is alleged by those in authority and some others 
that the demand for an inquiry is 'politically motivated ?' 

A. A meeting was held in the Western court some weeks ago to 
consider the necessity of an inquiry into the circumstances rclating to Lal 
Bahadur Shastri's death. T.N. Singh. M.C. Chagla. H.V. Kamath. M.P. 
Bhargava. among others. were present. Kamath then stated the reasons why 
he and others thought that an inquiIy into the matter was needed. rIe 
referred to many things. But the pOints that made an impression on my 
Inind at that time were two. 

First. it appeared from what Swaran Singh. then External Affairs 
~1inister. told the Lok Sabha on 16 February 1966 that there was a tele-
phone with a self-activating buzzer near Lal Bahadur Shastri's bed. This in-
strument. it was said. was available to the Prime Minister to call any mem-
ber of his personal staff or the doctor in case of need. But it was asserted by 
others that there was no such telephone near his bed for otherwise it would 
not have been necessary for him to walk to the room \vhere some members 
of his staff were packing their baggage. 

The second point on which strcss was laid was that there were two 
medical reports. one signed by six doctors in addition to Dr. Chugh and the 
other signed by eight doctors in addition to Dr. Chugh. It was also empha-
sised that while both the reports were signed by Dr. Chugh. there was a 
discrepancy in regard to one drug which was injected into the cavity of Lal 
Bahadur's heart. While the drug mentioned in one report was Potassium 
Chloride, in the other report it was Calcium Chloride. 

I thought that these matters required to be looked into specially as 
they related to the medical treatment given to a person who was the Prime 
Minister of our country. I, therefore. accepted the chairmanship of the com-
mittee formed to press on the Government the importance of appolntlng a 
CommiSSion at an early date to conSider these things. 

Apart from the importance of the matter, it seemed to me that when 
an inquiry could be made to find out whether Mahatma Gandhi's death. 
which occurred 22 years ago, could have been prevented. and an inquiry 
was being made to find out whether Netaji Subhas Bose was alive. though a 
previous inquiry had definitely concluded that he was no longer alive, I saw 
no reason why a CommiSSion should not be appointed to inquire into the 
points mentioned above and some other points raised by those who spoke at 
the above mentioned meeting. 
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It had been said more than once that the demand for an inquiry was 
politically motivated. But it did not appear to me from the manner of the 
speakers at the meeting in the Western Court that there was any political 
motive behind the demand. In any case, if the charges had been trumped up 
against the Government or its officers, an inquiry, it was felt, would e:x-pose 
those who made these charges and discredit them in the eyes of the public. 

Q. Are you satisflCd with the Government's statement of facts of De-
cember 18 last regarding the circumstances of the death of Shastriji? Do 
you accept the view that there is no mystery and various allcgations of foul 
play are but a myth? 

A. The Government has admitted in the statcment that the self-acti-
vating telcphone was "not more than 4 or 5 metres", i.e., about 14 to 17 feet 
away from his bed. I do not understand how it was expected that if the 
PriIne Minister, who was known to be a heart patient, got a heart attack he 
should walk this distance in order to call for help. The arrangements, I 
think, should have been such as to enable him to get the help he needed 
without having to lcave his bed. \Vhen a man gets a heart attack, he is not 
allowed to walk even one step. 

Again, what has been called the mystery of the two medical reports 
has not been, in my opinion, cleared up by the statement. It seems odd even 
if the report was originally written in Russian, as claimed in the statement, 
that the interpreter who translated the Russian report correctly into English 
in all other respects, made a mistake only with regard to the translation of 
one drug in the report. 

An inquiry has been asked for on several other grounds. But I think 
that on these two grounds alone an inquiry is still needed." 

The Government, however, maintained that there was no mystery 
and no foul play. Lal Bahadur, it 'was officially asserted, had died a natural 
death - because of a massive heart attack. It \vas further asserted that "the 
mixture injected into Shastri's body by the anti-shock group of doctors was 
of Calcium Chloride, Adrenalin and Glucose, though the report in English 
states that it was Potassium Chloride, Adrenalins and Glucose ... The Rus-
sian words for Calcium and Potassium arc very similar. They are Kali for Po-
tassium and Kaltsl for Calcium. The Indian translator, while translating the 
Russian report, appears to have wrongly translated Kaltsl as Potassium 
instead of Calcium. As the anti-shock treatment had been carricd on by the 
Russian doctors. at the time of signing the report Dr. Chugh was not in a 
position to locate this mistakc. It will also be appreCiated that the discrep-
ancy between the two medical reports relates to the drug which was injected 
after Shastri's death as a part of the anti-shock reanimation treatment. By 
no reasoning can this discrepancy be construed as creating a suspicion 
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about the cause of death. " 

Doubts. however. persisted. In his contribution entitled "Natural Death 
or Foul Play?". Dharam Yash Dev concluded with the following query: "If the 
Government does not have anything to hide. why. we ask. did it consider it 
neeessary to place this so-called 'statement of facts' before Parliament on 
the last day of the last session and thus preclude all d1scusslon on it?" (The 
Lok Sabha was dissolved thereafter.) Equally of interest was what the Med1-
eal Experts stated for our Cover Story in reply to our question: Which of the 
two drugs is eorrect-Calcium Chloride or Potassium Chloride? They replied: 
"The two chemicals have completely opposite actions on the heart: Calcium 
Chloride gives greater strength to the heart and helps in the process of 
contraction which. in tum. helps in the revival of the heart beat. Potassium 
Chloride. on the other hand. makes the heart flaccid (soft) and the heart 
beat weaker. Thus. Potassium Chloride would be a wrong drug to administer 
at this point of treatment." What is more. these experts considered the 
medical arrangements made for Lal Bahadur "far from adcquate" and "cer-
tainly not 'excellent'. as claimed by the Government's statement. 

Personally. I wish the enquiry had been hcld as demanded. Of course. 
it would not have brought Lal Bahadur back. But it would have put an end 
to nagging suspicion. In fact. the then Cabinet Secretary. Vishnu Sahay. 
said to me one evening: "Thank you for sending me the latest issue of The 
States. I have gone through your Cover Story on Lal Bahadur with much 
interest. I must tell you that I did not care much for the demand for an 
enqUiry. But your Cover Story - ~1ytb or Mystery? - has created doubts 
even in my mind!" Perhaps. a probe might have at least thrown light on 
what Dharam Yash Dev described "as the mysterious disappearance of the 
late Prime Minister's 'personal and intimate diary' and of his personal ther-
mos flask". Neither was returned to the family. 

Importantly. what Lalita Shastri had to tell me was at once interest-
ing and signifieant. I asked her: "The official statement says: There is no 
information regarding any personal diary belonging to Shri Shastri. There 
was no diary in his personal effects. Nobody saw a d1ary with him in Tashkent 
and. in fact. no member of his personal staff recalls having ever seen 
Shri Shastri maintaining a personal diary.' Would you eare to comment?" 

She replied: "All I ean say is that Shastriji did have a personal diary 
on him when he ~ent to Tashkent. In faet. as we were driving from our 
house to the airport. Shastriji took out his diary from the inside pocket of 
his coat. and wrote something in it. I asked him what he had writtcn. He 
good-humouredly replied: 'Something important; anyway, it is not for you.' 
He then put the diary back in his coat. It is bccause I saw him write 
something in his diary on the way to the airport that I am positive about the 
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matter. That Is why I missed the diary among the personal effects brought 
back home. 

"I kept wondering about the diary and also spoke about it to some 
people because I know he always noted down important matters in it. I 
believe he must have written something in his diary every day - and cer-
tainly after the historic agrccment. I spoke to him on the telephone almost 
daily. Nevertheless. I wanted to see his diary to share his inner thoughts 
during his last days in Tashkent - thoughts which he would have jotted 
down as a matter of habit. ShastriJi was also in the habit of writing on chits 
of paper. But the more important matters were recorded in his diary." 

All in all a thousand pities that we lost Lal Bahadur so quickly. India 
greatly needed a Prime Minister with his background and qualities: strong 
earthy commonsense, absolute probity and incorruptibility and unrivalled 
humility. He was basically a man of consensus and avoidcd confrontation in 
all matters. On occasions, this inhibitcd the decision-making process. How-
ever, it did not prove a grcat drawback as he chose his aides carefully and 
having chosen them, trusted them fully. Nchru relicd on him totally because 
of his trust worthness. This enabled him to act as a trouble-shooter for 
Nehru, both in Governmcnt and the party. He was basically a man of peace. 
This led Pakistan's President, Ayub Khan to write him off as a nonentity. 
much to his disillusionment and distress. Had Lal Bahadur lived longer. 
India's history might well have been different, more democratic and, I am 
sure, happier I 
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GENTLE COLOSSUS 

K.S. Soundaram 

On 14 February 1905, Nanhe, the four-month old child clinging to his 
mother's bosom on the banks of Ganga for a dip, by the milling crowd. lost 
his grip and had fallen into the hands of a milkman. Had the child not been 
traced and restored to his mother Ramdulari, India would not have had the 
gentle, suave, dO\\TI to earth, realist Prime Minister in the years 1964 and 
1965. The hands of destiny tumbled fortunately over and thus Lal Bahadur 
was saved for the nation. 

Lal Bahadur lost his father when he was barely eighteen months old 
and was brought up by his grandfather in a large family of meagre subsis-
tence. The young Lal Bahadur did not exhibit extraordinary brilliance in his 
academic life. But he was a voracious reader. 

The Champaran Satyagraha in 1917, the Kaira No-Tax Campaign in 
1918, the ghastly blood boiling tragedy at Jallianwala Bagh in 1919, all 
these traumatic events shapcd the young mind of Lal Bahadur into a valiant 
freedom fighter. 

He joined the students in their agitation in 1921 and was arrested for 
the first time. He had the unique fortune to join Kashi Vidyapeeth, an 
institution founded by great patriots among educationists such as 
Dr. Bhagwandas, his illustrious son Shri Sri Prakasa, Acharya J.B.Krlpalani. 
Acharya Narendra Dev and Dr. Sam purnanand. In 1926 after four years of 
intense study of philosophy, the young Lal Bahadur came out of the portals 
of Kashi Vidyapecth with his degree of ·Shastri'. From then on he was lmown 
as Lal Bahadur Shastri. 

While he was in Kashi Vidyapccth, the inspiring speech of Gandhtjl 
made him an ardent disciple of the Mahatma. 

In 1926, he joined as a life member, the Servants of the People 
SOCiety, an institution founded by Lala Lajpat Raiin 1921, and thus began 
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He was elected Secretary of the District Congress Committee. He was 
elected to the Allahabad Municipal Committee along with Shrimati Vijayala-
kshmi Pandit. Later he was nominated on the City Improvement Board. 

The Quit India movement of 1942 and the aftermath of World War II 
brought In a qualitative change In the political fabric of India. 

In 1946, Shastri entered the second phase of his political career. He 
blossomed Into a fine administrator from an agitator by entering Into the 
popular Government of Pandit Pant in the United Province (now Uttar Pradesh) 
as one of his Parliamentary Secretaries. 

His assiduous learning of the administrative nuances and his pen-
chant for innovation marked him distinct from his colleagues. 

With Ran Ahmed Kidwai joining the Government of Pandit Nehru, his 
place was filled by the elevation of Shastri as Police and Transport Minister 
of United Province (Uttar Pradesh). 

Quick in grasping the changes envisaged and adumbrated by the 
national leaders, he hastened reforms in the police and transport systems 
under his charge. 

He thought it fit to recruit the young men who participated in 1942 
movcment in police service. He created a Prantiya Raksha Dol as a second 
line of defence. 

In Uttar Pradesh, Shastri, as Transport Minister, was the first to 
nationalise road transport. He recruited women as bus conductors. This 
radical reform created a stir In the SOCiety. Quite a few women were in his 
secretarial staff and his personal assistant was a woman of high calibre. 

As the Minister of Police he would not permit even a lathi charge. He 
won the admiration of his colleagues and love and esteem of the people. 

When the first general election in 1952 was on the anvil, Nehru lost 
no time In appointing Shastri as the General Secretary of the All India 
Congress Committee. For the first time, Shastri's genius as an outstanding 
organiser capable of reconciling conflicting viewpoints made him an all-India 
figure indispensable for the Congress party machine. 
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In recognition of his outstanding talents. Pandit Nehru included 
Shastri in his Cabinct as Minister for Railways. Bas1cally a man of masses 
he abolished the first class in railways and converted it into second class. 
He introduced three and two-tier sleeping accommodation for third class 
passengers. He also introduced the third class airconditioncd chair car. 
However. he nevcr availed himself of the privilege of the special saloon and 
always travelled in the ordinary first class compartment. He constituted the 
railway users consultative committees at regional zone, divisional levels of 
each railway. 

As the minister. responsible for the safe runnIng of the railways, he 
held himself responsible for the Ariyalur (a small town in Tamil Nadu) rail 
accident in 1956 and tcndcred his rcsignation from the Union Cabinet. 

In 1957. again Pandit Nehru inducted Shastri in his Cabinet as the 
Minister of Transport and Communications. It was during this period that 
the shipbuilding yard at Vizag was started. During his stewardship of the 
Ministry of Transport and Communications. an uprccedented general strike 
by Post and Telegraph employees took place. which he successfully settled 
to the satisfaction of all conccrncd. just by his tactfulncss and patience. 

Soon after. he was moved to the Ministry of Commcrce and Industry. 
He sct up the Hcavy Enginccring Corporation. Plans wcre set afoot for a raw 
film factory with French collaboration and a hcavy machine factory at 
Ranchi. 

The sudden demise of Pandit Pant in 1961 paved the way for Shastri 
to succeed him as the Home Minister to rcvcal his vast and varied talents. 

He successfully tackled the agitation of Master Tara Singh by ap-
pointing Justice S.R. Das Commission. He averted the explosIve official lan-
guage agitation in Assam. He set up the Central Bureau of Investigation and 
appOinted Santhanam Committee on administrative rcforms to recommend 
measures to stamp out corruption in public life. In April 1962, he intro-
duced the Bill providing for the continuance of English in addition to Hindi 
for all purposes and allayed the fears of the SouLh. The Chinese invasion 
across the northern bordcr was a unique opportunity that proved his mettle. 
Having been out of the Cabinet for a short while undcr the Kamaraj Plan, 
Pandit Nehru inducted him again as a Minister without Portfolio. He skilfully 
defused the explosive situation in Kashmir. 

On 27 May 1964. the most charismatic leadcr. the darling of the 
masses, Pandit Jawaharlal Nehru passcd away. The nation was holding 
forth its breath and gucssing who will succced. 

The ultimate wise choice fell on Lal Bahadur Shastri. In his short 
period of stewardship of the ship of the nation as Prime Minister he success-
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fully tackled the language problem in Tamil Nadu. Two problems that at-
tracted his immediate attention were the soaring prices of the essential com-
modities and the building up of the defence forces. 

The twenty-two days war thrust on India in September 1965 by Gen-
eral Ayub Khan, the President of Pakistan, proved Shastri a great war leader. 
The Pakistani forces were mauled, crushed and crippled. The Indian forces 
were perched on Sialkot and were knocking the doors of Lahore. Shastri 
emerged as the greatest saviour of the nation. 

International compulsions brought Shastri and General Khan to meet 
at Tashkent for a negotiated settlcment. 

Even before the ink dried on the paper of the negotiated Tashkent 
Pact on 10 January 1966 a massive heart attack had taken away the most 
precious life of Lal Bahadur Shastri in the foreign land of erstwhile Soviet 
Union. 

The cruel hands of destiny struck a fatal blow, a severe and unkind 
one on the Indian nation. When the nation needed him to undo very many 
political knots that defied solution for years, he was removed from our 
midst. 

He was no orator. He believed in collective thinking. He touched the 
hearls of others by his sineeri ly and by his adherence to the values of life. A 
life so full of promises which created new hopes in the mind of the nation, 
the man whom they were looking for, left the nation orphaned. 

There had been numerous beacon lights before and after Shastri but 
none was so soft and firm; gentle and determined; common and special. 
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CHARISMATIC LEADER 

Sunil Dutt 

I never got an opportunity of watching Shri Lal Bahadur Shastri in 
Parliament, but I had an opportunity of watching him outside the Parlia-
ment as an administrator, as a Minister. as a human bcing and as a great 
Gandhian. Once I had an opportunity of flying with him from Bombay to 
Madras and fortunately my seat in the aircraft was next to him. What struck 
me the most was his simplicity and unassuming personality. During my 
conversation with him. he was as clear as mirror about India's problems and 
where their solution lies. 

His resignation as the Railway Minister, after the 1956 train disaster 
near Madras was a fore-warning to all the politicians that they were answer-
able to the people because they were rcpresenting them. During his Prime 
Ministership, the war was fought in 1965 with Pakistan and that was a great 
moral booster to our nationalism and Indian defence. I remember, after the 
war I went to all the sectors of India to entertain Jawans and it was only one 
slogan "Lal Bahadur Shastri Zindabad". Later when he came to Bombay and 
addressed the people of Bombay at Azad Maidan, there were almost a mil-
lion people to listen to him and he was covered with so many microphones 
in front of him that people could not see him but they were satisfied by 
hearing him. His simplicity, his charm and his self-determination and will 
continued to spread not only in India but all over the world. 

He was one of the few leaders who cared for Jawans and Klsans 
equally and gave a slogan 'Jai Jawan Jai Kisan'. He was a torch-bearer of 
the down-trodden and a very affectionate leader. The life of La! Bahadur 
Shastri is an am pIe testimony to the fact that we are living in a great 
country, a great democracy, which gives a chance to any cit1zen of India to 
occupy the highest office of the Prime Minister. 
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GREAT SOUL DEDICATED TO 
THE NATION 

Ram Naresh Yadav 

Lal Babadur Shastri will always be remembered as a shining star in 
the political firmament of India. He remains a guiding light to numerous 
souls lost in the wilderness of life. No one could imagine that this darling 
son of Mother India. who was born in Varanasi. a sacred city situated on the 
banks of holy Ganga. would outshine everyone else by virtue of his deeds 
and noble life under the aITectionate care of Shri Jawaharlal Nehru. He 
achieved glory because of the great qualities he possessed. such as devotion 
to duty. dedication. loyalty and unflinching faith in his leader and a deep 
urge to follow his lofty ideals. He was an embodiment of such qualities as 
are a sure way of achieving success. 

La! Bahadur was born in an ordinary family on 2 October 1904 on 
the date of birth of Mahatma Gandhi. in Mughalsarai near Varanasi. His 
father. Shri Sharda Prasad. lmown for his simplicity and honesty. was a tax 
collector in the Revenue Department. His mothcr. Smt. Ram Dulari was a 
deeply religiOUS woman. She was a true Vaishnava lady. He was the third 
child of his parents. He was lost twice in his childhood - first at Varanasi 
by the river Ganga and for second time at Triveni. but on both the occa-
sions, he was traced and that is why he was also lmown by his niclmame. 
'Naneh' the son of Ganga. Unfortunately. his father died when he was still a 
child and thus he was deprived of fatherly love and care. But who knew at 
that time. that one day. he would endear himself to the people of India? 

He was brought up by his maternal uncle and lived with him for 8 
years at Mirzapur. Then in 1909. he was admitted in a school and completed 
his primary education in 1914. His uncle Shri Raghunath Sabai was a 
teacher in Harish Chandra School. Varanasi. This school was founded by 
Bhartendu Harish Chandra who immortalised himself by his immense serv-
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ices to the Hindi literature. Lal Bahadur Shastri started his education under 
the guardianship of Raghunath Sahai, who luckily came into close contac~ 
with his mathematics teacher, Shri Nishkameshwar Mishra. He and his wife 
treated 'Naneh' as their fourth son and whenever he went to their house he 
always considered himsclf to be the part and parcel of that family. 

Nishkameshwar Mishra was not only a teacher but was also a true 
patriot. He used to recite before the children the incantation of Lokmanya 
Tilak: "Freedom Is our birth right", He inculcated the ficry feelings of patriot-
ism in the children and Lal Bahadur was not an exception to It. Shri 
Mishra played a very vital role in making Lal Bahadur not only a good 
student but also helped him to become a good human being. After complet-
ing his education in Harish Chandra School. he took admission in Kash! 
Vidyapeeth where he got an opportunity to come in contact with illustrious 
persons like Dr. Bhagwan Das. Acharya Narcndra Dev, Shri Shiv Prasad and 
Shri Sampurnanand. Kashi Vidyapeeth was not only a ccntre of great 
pcrsonalities but it was also the centre of National Independence 
Movement. 

Lal Bahadur got through his examination of 'Shastri" by dint of hard 
work and perseverance and thereafter came to be known by the name of Lal 
Bal!adur Shastri. During his stay at Kashi Vidyapeeth, his life took a new 
tum and he was attracted towards politics. Later when the circumstances 
pulled him towards politics. he shouldcred the responsibility of steering 
clear the destiny of the country in hcr gravcst moments of crisis. When India 
was in the midst of a freedom movement under the leadership of Gandhijl. 
and the civil disobedience movement, non-cooperation movcment, Satyagrah 
and non-violent movement were gaining momentum in the colleges and in 
the unIversit1es, Lal Bahadur could not remain isolated from all this. Once. 
on the call given by Gandhiji, Lal Bahadur, alongwith Algoora! Shastri and 
Trtbhuvan Narain Singh came out of the college and led the students. 

In 1915, when the freedom movement was at its momentous pace, 
Pandit Madan Mohan Malaviya had invited Gandhiji for laying the founda-
tion stone of Kashi Hindu Vishwavidyalaya. On this occasion. La! BahadurJi 
was spell-bound by the influence of Gandhiji when he saw and heard him 
from a distance in a huge crowd and his words such as Swadeshl. self-
sufficiency, truth, non-violence and Satyagrah kept on echoing In his ears 
and mind. After launching the Satyagrah movement, when Gandhlji came 
again in Varanaslin 1919, Lal Bahadurjl had the chance to see and hear 
him closely. Before this, in 1916-17, Gandhiji had successfully spearheaded 
the Klsan Andolan in Cham paran and afterwards Satyagrah movement of 
'Khera' in GUjarat. As a result of protest against the Rowlatt Act, the mass 
slaughter of 'Jalianwala Bagh' was perpetrated which led to a revolution In 
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the whole of India. The call given by Gandhiji and his speeches moved Lal 
Bahadur and othcr students so deeply that they joined the Satyagrah and 
while addressing a banned mecting he was arrcsted and put behind the 
bars. But since Gandhiji did not want his movement to be violent, so after 
the violence broke out in Chauri-Chaura in Gorakhpur, he withdrew his 
Satyagrah movement. After withdrawal, Lal Bahadur Shastri was also re-
leased alongwith other leaders. 

Lal Bahadurji was a true follower of Gandhiji and he took active part 
In all the movements to drive out Britishers from India. He continued his 
non-violent struggle right from 1932 to 'Do and Die' during the 'Quit India' 
movement to uproot the British imperialism. Once, in spite of imposition of 
restrictions, he unfurled the flag all alone. He had so much courage and 
dctermination that he ncver retracted his steps. At the Bombay session of 
Congrcss when Gandhiji gave a call for 'Do or Die' by which Indians, espe-
cially the Congrcssmcn, were confronted with the question of life and death, 
Shastriji played a crucial role and was arrested and sent to jail. He spent 
nearly 7 years in jails between 1932 to 1942. He had a sense of self-restraint 
and discipline which was reflected in his conduct and behaviour. 

After completing his education from Kashi Vidyapeeth he became a 
life-member of 'Servants of People Society'. This SOCiety was set up by Lala 
Lajpat Raiin 1921 and was inaugurated by Mahatma Gandhi. The motto of 
this society was to impart training to people for cultural, social, economic 
and political awareness and to engage them in creative pursuits. Shastriji 
was entrusted the job of upliftment of Harijans in Bihar and on the basis of 
his constructive scrvices, he was appOinted its President following the death 
of Shri Purushottam Das Tandon. 

In 1927, Lal Bahadur Shastri married Lalita DeYi of Mirzapur. It was 
Shastrijl's simplicity. sense of duty and profound love for native things that 
he accepted only a simple Charkha and a few yards of Khadl as dowry. 
Although he could get a lot of things from his father-in-law. ShastriJi did not 
accept anything else. Such was the sincerity of Shastriji towards his ideals 
and determination to follow those ideals ! Such was his simplicity and 
determination to discharge his duties towards society with full responsibility 
and honcsty! 

When India became independent on 15 August 1947 Pandlt Nehru's 
attention was drawn towards him for strcngthening the Congress organisa-
tion and conducting the elections for the party. He was appointed Parlia-
mentary Secretary with responsibility of holding the Gcncral Elections for 
the Congress Party. 

. . 
. . '. . .... '. ...., 
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Either in politics or while holding any office in the Govermnent, Lal 
Bahadur never abandoned morality and the sense of sacrifice. He had 
developed these virtues through the teachings of great leaders, wise think-
ers, studious philosophers whose contact he came into during his student 
days. 

In 1956, he rcsigncd twice from the Ministry of Railways. On one 
occasion. he had resigned on account of a train accident at Mahboobnagar 
in which nearly 112 pcople had lost thcir livcs, but the Prime Minister of 
India did not accept his resignation and he had to withdraw it. Second time, 
a tragiC train accident occurred in which 144 pcople lost their lives in 
Ariyalur in Madras. This time also he himself took the responsibility of the 
accident on the basis of morality and prcsscd upon the thcn Prime Minister 
Pandit Jawaharlal Nehru for accepting it. Accepting the resignation, Pandit 
Nehru told the Lok Sabha that "it is my privilege not only within the Con-
gress Party but in the Government also to have a colleague like La! Bahadur 
Shastri. I could not have found a better colleague than him." While admiring 
his virtues he also said: "I have the highest regard for him and I am quite 
sure that in one capacity or the other. wc shall be comradcs in the future 
and will work togethcr." 

When Pandit Nehru's health was not satisfactory during the last days 
of his life. It was widely discussed in the country as to who would be the 
successor of Nehru. Foreign press and politicians were of the opinion that 
democracy in India will be dishevelled and the party w1ll be divided on the 
issue of leadership. An English journalist had asked such a question to 
Nehruji during an interview with him and had also apprehended that 1t 
would not be possible to elect a consensus leader. Therefore why didn't he 
nominate someone as his successor during his lifetime? NehruJi had replied: 
"If our democracy is successful the country will elect its leader in a demo-
cratic way. There will be no difficulty un ttis account." 

Shastriji was very dear to Pandit Nehru. That is why, regarding the 
rcsolution in socialism. in the general session of All India Congress Commit-
tee at Bhuvaneshwar. Nehruji called ShastriJi and told him, ~ou have to 
move this resolution and also ensure that it Is passed." In deference to 
Pandit Nehru's wish. he delivered a very ardent speech on the resolution 
and said: "Socialism is the nced of the hour to remove economic disparity.· 
The resolution was passed unanimously. Later on, when NehruJi fell seri-
ously ill. he had also said to Shaslriji: "You have to look after everything.· 
He had assisted him and it was on this basis that he could look after every 
job on behalf of the Prime Minister. As a result, the attention of the people of 
the entire country was drawn towards ShastriJi. 
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When Pandit Nehru breathed his last on 27 May 1964, ShastrfJi stood 
beside him. Pandit Nehru's passing away was a big blow. a thunderbolt to 
the nation. party President, Shri Kamaraj was abroad, and on hearing the 
tragic news of Nehru's demise he came to Delhi. 

Shri Gulzari La! Nanda the seniormost leader was elected as the new 
leader and administered the oath of office of (Interim) Prime Minister. Later. 
names of several leaders wcre in the news and people had their own guess 
in this regard - the first being Morarji Dcsars but party President KamaraJ 
disapproved his name by saying that the leadcr should be unanimously 
elected. A dispute should not be created at this point of time and party unity 
should be maintained at any cost. An emergency meeting of the Working 
Committee was convcned and it was decided unanimously to cIect La! Ba-
hadur Shastri as Prime Minister due to his popularity and his being a 
trusted person of Nchruji, but it was mandatory to conduct election of 
leader as per the consUtutional procedure. A meeting of the Congress Party 
comprising 500 Lok Sabha members was convened under the chainnanship 
of Shri KamaraJ in the historic Central Hall of Parliament House on 2 June 
1964, where a momentous decision was taken. Interim Prime Minister Shri 
Gulzari Lal Nanda proposed the name of Shri Lal Bahadur Shastri for the 
leader of the House which was supported also by Shri Morarji Desai and 
thus he was elected unanimously. 

Shri La! Bahadur Shastri had to face numerous challenges during his 
Prime Ministership. The very first challenge was shortage of foodgrains and 
its rising prices, and the second one was increasing tension in Kashmir, 
attack on India by China and Pakistan, etc. After being elected as leader, 
Shastriji said that he was bcing givcn an opportunity to lead a country 
which was being led by Pandit Jawaharlal Nehru and he would discharge his 
duties by taking inspiration from Nchruji. In his very first speech, he ex-
pressed: 

I tremble at the thought that I have to lead a eountry and Par-
liament which was earlier in the hands of a great personality 
like NehruJl. It is not possible for anyone to beeome a succes-
sor of Nehruji in the real sense. We can only make eITorts to 
fulfil his incomplete tasks by following the path he has shown 
to us. Socialism is our objective. We have to fight against 
poverty and unemployment which are our two great enemies. 

It 1s quite cvident from the feelings of respect expressed by him for 
NehruJi in his first speech that he wanted to fight against prcvailing poverty 
and unemployment in thc country following the path shown by him. There-
fore, agriculture was accorded first priority and necessary facilities were .. 
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given for increasing the production. In the wake of Pakistan's attack, he em-
phasised that role of Jawans is important as they are always defending the 
independence and borders of the country. He gave the slogan of 'Jai Jawan 
Jai Kisan' for boosting their morale. He sct up an Agricultural Price Com-
mission fer determining the priccs of agricultural products. Small irrigation 
schemes were given importance in view of their requirement and a decision 
was taken to sct up five fertilizer factories in order to increase agricultural 
production. 

His foreign policy was based on the principle of non-alignment. He 
was not only committed to follow the forcign policy initiated by NehruJi but 
he implemented it also. He was totally against colonialism in pursuance of 
the foreign policy of India. He said that non-alignment and policy of co-
existence is an important weapon for safeguarding the independence and 
freedom. To meet the challenge posed by China he had said: 

Ours is a non-aligned country. we do not want to align with any 
eastern or western power block. Nehruji had taken this policy deci-
sion which we are following. After India's independence-. Asian coun-
tries got independence. We are happy to know that some of the 
African countries have also achieved independence. India is against 
colonialism. We feel that until all the colonies are abolished. every 
nation becomes independent. India would not remain silent. This is 
the foundation stone and gUiding light of India's foreign policy. 

The courage with which ShastrlJi stood by at the time of Pakistan's 
attack on Chhamb Jaurian and Poonch areas for the defence of the country 
will always remain written in golden letters in India's history. Pakistan was 
frightened with India's bravery and courage and sought the intervention of 
UNO in the matter. As has becn said earlier, India's poliey has never been to 
attack any country but to live in peace and co-existence and that is why. 
under the leadership of Lal Bahadur Shastri India accepted the initiative for 
ceasefire. At that time, Russian Prime Minister Kosygin took initiative and a 
plan was chalked out to have a meeting of Prime Ministers of Pakistan and 
India at Tashkent. Shastriji went to Tashkent in order to establish peace, 
The question of safeguarding the existence of India was also before him. 
After very hard labour and lots of discussion. and kecping in view the need 
for peaceful co-existence an important draft was prepared which is lmown 
as Tashkent Agreement. Shastriji had to undergo considerable stress and 
strain in preparing this draft but efforts made by him to establ1sh peace 
added a golden era in India's history. Although ShastrUl breathed his last In 
Tashkent he succeeded in establishing peace and thus upholding the honour 
and prestige of India. 
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Touching Himalayan heights. this great man of small stature, follow-
ing the path of simple living and high thinldng. firm and determined in 
moments of crisis. a true Indian. son of Ganga. quietly passed away far from 
his motherland. while struggling with and solving her problems. His mortal 
remains were consigned to flames on Indian soil and merged in the Pan-
chtatwa. People were sorrowfully chanting his slogan of 'Jai Jawan Jai 
Kisan'. But even during the last moments of his life, he gave a message of 
peace to the world . 

. , : .. 
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A SAGE AS PRIME MINISTER 

C.K Jain 

India has been fortunate in producing leaders both during pre-inde-
pendence as wcll as post-independence period. Some of these leaders came 
from wealthy and aristocratic families but they became popular and enjoyed 
the love and affection of Indian masses because they shunned their wealth. 
power and authority to pursue higher purposes and noble goals. People of 
this country gave in equal measure, if not more, enormous love and affec-
tion to those leaders who hailed from the middle class or even poor families, 
identified themselves with the common man, their sufferings and agonies 
and promoted their cause for upliftment. Lal Bahadur Shastri, free India's 
second Prime Minister, falls in the latter category. 

Shastriji was chosen as the Prime Minister of this country on 9 June. 
1964 after the demise of Shri Jawaharlal Nehru on 27 May. 1964. Panditji 
belonged to a highly affluent family of his times and was educated in 
England. Panditji was a product of freedom movement and a national hero. 
Both during pre-independence and post-independence periods, Nchru had a 
charisma which attracted millions of people within the country and outside. 
By denying himself the pleasures of a luxurious life and accepting voluntar-
ily the life of an ordinary soldier of GandhiJi having joined the freedom 
movement, PanditJi became a legendary figure in his young age and this love 
and respect he enjoyed to the last moment of his life. Panditji was, there-
fore, the undisputed leader of the people of India and held the reigns of the 
country as the Prime Minister for seventeen uninterrupted years. In the lat-
ter part of his premiership, occasionally, a question was asked 6Who after 
Nehru?' This question became a little louder in the last few years before his 
demise. Some of the names of his contemporaries uscd to appear in the 
media as the possible successors of PanditJi but people never thought of 
them seriously as they always imagined that PanditJi would never be taken 
away from them. When the absence of PanditJi became a reality. the countty 
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found Itself in the state of great suspense and hope too that someone would 
appear in their midst to fill the void. And the void was filled by La! Bahadur 
Shastri. 

Although Initially people watched Shastriji and his handling of the 
affairs of the State with a mixed feeling of suspense and hope. later as his 
leadership unfolded with the events. it not only gave a sense of relief but 
allround enthusiasm. As the time passed. events established and reestablished 
the wise and mature leadership of Shastriji. The following words uttered by 
him dUring the course of his broadcast to the nation on 13 August 1965 
aptly bring home the maturity of his leadership. 

Undoubtedly we are passing through perilous times. But these are 
also the times of great opportunitics. With unity among ourselves 
and with faith in our future. we should do all we can to preserve our 
freedom and sovereignty and should march ahead confidently to-
wards the attainment of national objectives which we have set for 
ourselvcs. 

Shastriji had a dcep respect for Parliament. Throughout his parlia-
mentary career as a Minister and then as Prime Minister. (he was an ordi-
nary M.P. only for a short period) he was punctual and was always present 
whenever his prcscnce was needed. His replies to questions were direct. 
complete and forthright. He meticulously followed parliamentary etiquette 
and parliamentary conventions. There was hardly any occasion when any 
lapse or error in this regard was pOinted out to him in Parliament. His 
contribution in parliamentary debates was wholly responSive and richly in-
formative and Members from both the treasury as well as opposition benches 
not only looked kcenly to but also appreCiated his response. 

Shastriji firmly believed in self-reliance. He never looked to others for 
his own needs. He always preferred to attend to his work himself. Needless 
to recount several instances of his personal life as these are so commonly 
known which illustrate this quality in him. It seems that he developed this 
quality from his young age and the vicissitudes and privations taught him to 
be a self-made person. Shastriji applied the same principle of self-reliance in 
the formulation of the national poliCies. To meet the problem of food short-
age in the country. Sh~triji exhorted the farmers to grf'JW more food and 
gave a call to the people of his country to save food. 'Miss a meal" campaign 
of Shastrlji was not merely a slogan and likewise 'Jai Jawan'. He utilised 
available land in his Prime Ministerial residence not for flush lawns and 
exotic gardens but to grow wheat. It is well known that he himself was a 
frugal eater. By his own example. ShastriJi sought to inculcate in his people 
qualitics of self-reliance. discipline and a spirit of sharing with fellow ct>un-
trymen. His life-style was simple. austere. disciplined with self-dignity but 

125 



sans hypocricy and arrogancc. His countl)'mcn, womcn and children. loved 
and rcspected him most for thcse qualitics. 

ShastriJi had a remarkable capacity to persuade people to his point of 
view without giving a fecling to thc othcr side of imposing his views. His 
transparent integrity, total sinccrity and spotless character made him best 
at the negotiating table. This remarkable quality in him helped resolution of 
many a crisis faced by the Government as wcll as his party. The smooth 
manner in which he resolved a sensitive problem of Prophet's missing hair 
from Hazratbal Shrine in Kashmir is one amongst many eases in point. 

As Union Railway Ministcr, when he rcsigncd in 1956 owning moral 
responsibility for a railway accident, he genuinely expressed his anguish 
and deep sorrow over the loss of life besides, of course, setting an example of 
high political ethics. In his letter of resignation to Prime Minister Nehru, 
Shastriji wrote: 

You were generous enough not to accept my resignation when I ten-
dered it last time (immediately aft.er a Railway Accident near Mehboob-
nagar in Andhra Pradesh) and I do not wish to embarrass you again. 
But I do feel that it would be good for me and for the Government as 
a whole if I quietly quit the office I hold. It would to a great extent 
case the people's minds. I hope you will be good enough to consider 
my request. 

Announcing the resignation of Shastriji in Lok Sabha on 26 Novem-
ber. 1956. Panditji said: 

It has been. not only in the Government but for long, my good fortune 
and privilege to have him as a comrade and colleague and no man 
can wish for a better colleague in any undertaking-a man of highest 
integrIty. loyalty devotcd to ideals, a man of conscience and a man of 
hard work. We can expcct no better. And it is because he is such a 
man of conscicnce that he has fclt deeply whenever there is any 
failing in the work cntrusted to his charge. 

The above incident eloquently speaks of the character and sincerity 
of Shastriji. 

Indo-Pak war of 1965 brought out shiningly the quality of leadership 
in ShastriJi. The manncr in which Indian forces repulsed the Pakistani ag-
gression and the people of India rallied behind the Prime Minister will ever 
remain a matter of pride in our history and will be a source of inspiration for 
future generations. Those who were fortunate of being in Parliament at that 
time and the people outside vividly recall the courage, firmness and determi-
nation of Shastriji. 
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Speaking in Lok Sabha on 11 May. 1965 ShastriJi declared: 

Our policies and our intentions are quite clear and unequivocal. We 
do not believe in talking with one voice here and with another voice 
there. We do not believe in talking of peace at one place and commit-
ting aggression at another. Our position has been made known to the 
whole world in the clearest possible terms. 

Later in his second Independence Day Address to the nation from the 
ramparts of the Rcd Fort. on 15 August 1965 he reiterated: 

...... Under the circumstances there is absolutely no scope for talks. 
We cannot even think of that. We want peace in Kashmir but when 
we are attacked it becomes responsibility of the Government to meet 
force with force. 

Concluding the Address he exhorted his fellow countrymen thus: 

I am confident that every Indian will heed to my appeal for unity and 
peace. We have to defend our borders and defeat the designs of those 
who cast an evil eye on us. The honour of the flag under which we 
stand today has to be upheld. We may perish but we will not allow 
the honour of our flag to be sullied. India will continue to progress 
and prosper. 

Shastriji warmly praised in the Lok Sabha on 22 September 1965 the 
role played by armed forces when he said : 

To our armed forces. I would like to pay on behalf of the Parliament 
and the entire country our warmest tributes. By their valour and 
heroism they have given a new confidence to the people of India. 
Those who have lost their beloved on the battIe front have made a 
contribution to the preservation of our Independence which will never 
be forgotten by a grateful nation. Their sorrow and their pride are 
shared by the whole country. 

The term of office as Prime WJnistcr having been too short for Shas-
triJi. it Is for the historians to judge his tenure but it is an undoubted fact 
that the people of India regarded him as a great leader in peaee as well as in 
war and as a man who emerged as a national hero by his sincere en-
deavours to achieve for them a better life with dignity. Even on the interna-
tional scene he was regarded as an extraordinary man of courage and 
compassion for his role during Indo-Pak conflict. and as victor his readiness 
for joining the mission for restoring peace. friendship with a neighbour and 
towards a calmer world in pursuit of which he made supreme sacrifice. 
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Thiruvalluvar in his famous treatise 'Tirukkurar describes the quali-
ties expected in a great king as courage. wisdom, energy and liberal hand. 
Shastriji possessed all these qualities in abundance. There was no hiatus 
between what he perceived and what he practised. People of India fondly 
treasure the memory of that sage-like humane person with a wish that had 
he lived longer. the country would have gained much more in strength and 
prestige. Probably this wish would ever remain fresh in the minds of our 
people. This feeling is a testimony of a profound respect and deep gratitude 
of the people of India to the man who ruled this vast country. yet lived like a 
sage. 
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IDEALISTIC PERSONALITY 

T.N. Kaul 

I had the privilege of first meeting Shastriji soon after I joined service 
in Uttar Pradesh in 1937. He was one of those Congress leaders who im-
pressed me greatly. His honesty, humility, sincerity, and dedication to the 
cause of the poorest of the poor, endeared him to the hearts of most people. 
He was highly respected by Shri Govind Ballabh Pant who depended on his 
knowledge, experience and advice. 

When Shastriji came to the Central Government in Delhi, his quali-
ties of leadership and service shone in a wider field and he made his mark 
as one of the ablest and most effective Ministers in the Cabinet of Pandit 
Jawaharlal Nehru. I had occasion to meet him several times when he was 
holding Commerce, Railways and other portfolios. His resignation when there 
was a serious Railway accident set an example that has been rarely followed 
after him. He set very high standards of public service, morality and ethics. 
No wonder he was greatly respected not only by the people at large but also 
by his senior colleagues and leaders like Pandit Jawaharlal Nehru. 

When Panditjl suffered a stroke, I had occasion to ask him why he 
was not grooming a successor as people all round the world and in India 
were asking the question: "After Nehru, who and what?" Panditji replied that 
in a democracy. natural leaders are thrown up by the people themselves and 
are not groomed or nominated by their senior colleagues. He cited the ex-
ample of Anthony Eden whom Winston Churchill tried to groom as his 
successor which did him more harm than good. However, Shastriji was 
bearing the brunt of Panditji's burden and duties as l\1inister Without Port-
folio already. It was obvious to every one who knew Panditji that this was his 
way of grooming his successor. No wonder, therefore, that Shastriji was 
elected as the leader of the Parliamentary Congress Party and the Prime 
Minister through an overwhelming opinion in the party, after Panditji's de-
mise, although there were other contenders in the field. 
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I called on Shastriji just before he was to see Prime Minister Kosygin 
who had come as a leader of the Soviet delegation to the funeral of Panelltji. I 
found Shastriji heart broken and almost choked with feeling and emotion 
when he talked about Panditji's demise. When Kosygin called on him, 
Shastriji could not hide his emotions. He was an honest and transparent 
person whose roots were deeply laid in the soil of India. He reflected the 
feelings. hopes and aspirations of the poor peasantry and the common man. 
This is what endeared him to evexybody. His slogan 'Jai Jawan, Jal Kisan' is 
very popular even today. 

He confided in me that he would like to have Indiraji in his Cabinet 
and asked me to persuade her to do so as she was showing some reluc-
tance. I agreed with Shastriji that it was important to have Indiraji in his 
Cabinet. as this would give greater crcdibility and a sense of continuity to 
the Government. This was exactly what Shastriji had in mind apart from his 
high regard for Indiraji. He did not want to give the Impression that he was 
departing from the poliCies laid down by Panditji. When he and Shrimati 
Lalita Shastri visited Moscow in April 1965, thcy created a very deep impres-
sion on the minds of the Soviet people and Government. I was Ambassador 
of India in Moscow at that time and saw and heard the sincere and thunder-
ing applause they received from the large crowds of people wherever they 
went. When Shasrriji addressed the Supreme Soviet meeting in the Great 
Kremlin Hall. he had the courage to denounce the U.S. bombing on Vietnam 
and urged that it be stopped immediately. This not only won him the admi-
ration of the Soviet Government and people but also showed the courage of 
conviction that Shastriji had. that triumphed over the indirect threats of 
U.S. Administration at that time. 

When Shastriji visited the Soviet Union again for the Tashkent Con-
ference in January 1966, I had the honour and privilege to be closely in 
touch with him throughout his discussions 'with the Soviet leaders and the 
Pakistani Delegation. I can never forget the rock-like firmness of ShastriJi 
under his soft and gentle appearance. When Kosygin suggested that we 
should return to Pakistan both Chhamb and Haji Pir. ShastriJi told him 
bluntly that he could never agree to it as long as he was Prime M1n1stcr. 
Kosygin explained that this was not his own suggestion but he was malnly 
conveying the suggestion made by President Ayub Khan. Shastr1ji told him 
to convey back to President Ayub the viewpoint of India which Kosygin did. 
Ultimately this issue was decided by the process of give and take-Inella 
retaining Chhamb and giving up Haji Pir. Even this decision ShastriJi took 
after consulting all the members of his delegation including even the lnellan 
press representatives who had accompanied him. 

Shastriji"s firm statesmanship was proved again during his meeting 
with President Ayub alone and without any aides when he was suecessfulin 
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persuading the Pakistani President to agree to give up the use of force in 
settling bilateral differences. This was the stepping stone to the Shlmla 
Agreement of 1972 where the principle of settlement of bilateral differences 
bilaterally. peacefully and without outside intervention was laid down. 
Shastriji's firm and clear warning in 1965 to Pakistan that any interference 
in or aggression on Kashmir would be regarded as an attack on India and 
dealt with accordingly proved effective. It is time we give a similar warning to 
Pakistan today when she is openly and blatantly violating the Shimla Agree-
ment by aiding. arming. training and financing the militants in POK. 

Unfortunately. Shastrijl did not live long enough to pursue further 
his poliCies which were based on the principles laid down by Pandit Nehru. 
His sad demise was a shock to all of us who were present at Tashkent at 
that time. When I received the sad news I telephoned Gromyko and he. 
Kosygin. Malinowsky and others came to Shastriji's Villa immediately. I can 
never forget the sad sight of Shastriji lying almost on the lap of Dr. Chug. 
His face was calm as if he had achieved the mission of establishing peace in 
the sub-continent. His personal sacrifice is a standing monument to India's 
desire for peace and peaceful settlement of international disputes as repre-
sented in the Tashkent Agreement. 

I hope that the present leadership in India and our members of 
Parliament and political parties will follow Shastriji's example of honesty. 
sincerity, humility and dedication to the cause of the people and the country 
in all their activities. Shastriji will always stand as a shining example of the 
ideal public servant and politicallcader. 
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THE SHASTRI I REMEMBER 

Kuldip Nayar 

After a sec-saw of deadlocks and meetings. the late Prime Minister 
Lal Bahadur Shastri and General Mohammed Ayub. the then Pakistan Chief 
Martial Law Administrator. signed on 10 January 1966. what was called the 
Tashkent Declaration. The principle accepted by both sides was that the 
territory they had occupied during the hostilities should be vacated. 

Shastri could have letained Haji Pir. a point that India had con-
quered, but \\'ould have had to part \vUh Chhamb. which was under 
Pakistan's occupation. He was inclined to do that but then Guizar! Lal 
Nanda, his Home Minister, when consulted on phone from Tashkent said 
that by giving away Chhamb, Shastri would be upsetting the Hindus of 
Jammu. India gavc up every bit of occupied territory, including HaJi Plr and 
Tithwal. In return, Pakistan agreed indirectly to abjure the use of force 
reaffirming its obigation under the UN Charter to settle disputes through 
peaceful means. 

It was the then Soviet Prime Minister Kosygtn who saved the situ-
ation. He used all his persuasion as well as pressure to make Shastri not to 
insist on a specific reference to renunciation of force in the proposed peace 
agreement. On his part, the Soviet leader gave an assurance that his coun-
try would support India if ever Pakistan tried to take Kashmir by force. 
Kosygin also persuaded Ayub to agree to the pledge of renunciation of force 
indirectly by reaffirming in the proposed agrccment that under the UN Char-
ter the parties concerned were obliged to adopt peaceful means to settle 
differences. 

At Tashkent, Shastri was at his best. He proved that his frailty and 
smallness of stature wcre beguiling, almost a disguise for his political skill 
and tenacity. When at one point Kosygin asked Shastri not to insist on 
Pakistan undertaking to refrain from using the force in future, he replied: 
"You will have to talk to another Prime Minister." 

132 



The Tashkent Declaration was Shastri's personal triumph. But he did 
not live to hear or see in print the praise for his statesmanship. All that he 
heard from India were two critical comments~ne from his wife, communi-
cated by his daughter on the tclephone from Delhi, and the other from the 
then Jana Sangh leader Atal Behari Vajpayee. Tired and tense as Shastri 
was after the protracted negotiations, mostly with the Soviet leaders, the 
criticism must have been hard to take. If even his family were so upset, how 
would his country react to his dccision to withdraw from Haji Pir and 
Tithwal without getting Pakistan's specific promise not to resort to anus to 
settle differences? He never discovered the answer. Hours after signing the 
Tashkent Deelaration, Shastri died of a heart attack. 

I had also gone to Tashkent as a journalist. A Russian lady pounded 
on my door and said something like "your Prime Minster is dying". When I 

. reached the distant Dacha, doctors were still sitting in the drawing room, 
and through the open door I could sec Shastri lying still. The big bed, the 
spacious room with its high ceilings, made him look smaller than he was. 
His slippers were neatly placed near his bed. And far in the comer, on a 
dressing table, lay a thermos bottle overturned, speaking about the effort he 
must have made to get water to drink. Another Indian journalist and I 
searched the Dacha for the national flag and flowers. \Ve found them and 
covered him with them because soon the world would be beating at the 
Dacha's windows. 

Indeed, the news of Shastri's death had spread allover the world. It 
was one of those beautiful sunless days which as Balzac said, were like a 
beautiful blind woman. People had lined both sides of the road leading to 
the a1rport. Only a few days earlier they had cheered him and today they 
wept for him. The overwhelming silence that enveloped the route was broken 
only by muffled drums as the funeral procession with Ayub as one of the 
pall-bearers-1nched through the streets of Tashkent. Friendly hands stretched 
towards, us, the journalists, as we wcnt along the road to catch a special 
plane. I could imagine there must be thousands of my countrymen waiting 
in Delhi to receive the coffin and have darshan, a last glimpse of the man 
who in 19 months left an imprint which alU10ugh not very spectacular yet 
was so very Indian. 

To some he might appear as small a man figuratively as he was 
physically, without a guiding philosophy or vision. To leftists he might be a 
man "without conviction". And to many others his tenure might have been 
only a "parenthesis in Indian history". as T.T. Krishnamachari put it. But 
then as Shastri would himself say: 'Nobody can succeed Nehru. We can only 
try to carry on his work in a humble way." 

' .. . . ',' . :'.: . 
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However. it was during his time that the Indian Army. which had 
been humiliated at the hands of China in 1962, regained its self-confidence 
and rekindled national pride. It was during his period that pragmatism had 
precedence over ideology. His eontribu tion was limited in the economic field 
because his was too short a period for any impact. For 16 out of 19 months 
of his tenure he remained vulnerable to the pressures and pulls in and 
outside the Congress Party. And it was a pity that he died just when he had 
gained the stature to withstand them. 
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1< .. 

COMMON MAN WITH UNCOMMON 
QUALITIES 

Surendranath Dwivedy 

Lal Bahadur Shastri was a common man with uncommon qualities 
and abilities. His greatest assets were his simplicity, sincerity, honesty, hu-
mility and a determined will. He respected human values and was a zealous 
guardian of the democratic process. 

He was a short man and the duration of his Prime M1n1stership was 
for a short period-only 18 months in all. But his administrative and politi-
cal achievements during this shori period were unique and remarkable. 

He was a strong party man. It can be stated without any fear that his 
continu\!d service and organising ability to build up the Congress Organisa-
tion had put him in the position that he held later on. He had shown by his 
action, and also during the period, when he became the Leader of the House 
in the Lok Sabha, that arrogance that had cropped up in the ruling party 
during the course of the previous years was neither helpful nor proper for 
the health of parliamentary democracy. Some of us, who had long contacts 
with him and also happened to be members of the Lok Sabha during his 
p('riod, could witness the attitudinal changes that he introduced in the par-
liamentary life. He had in fact shown the way that even without compromis-
ing the principles of the party, a democratic pattern consisting of rnultipar-
ties could function smoothly and contribute towards the growth and prog-
ress of the nation. 

After his assumption of the office of the Prime Minister, we could feel 
and observe the changes that were brought about in the whole atmosphere. 
It Is acknowledged that a proper democracy can function only if the opposi-
tion and the ruling party respect each other and keep the national interest 
always uppennost. 
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In a democratic parliamentary system it is not only the open and 
public discussions held bet\veen the ruling party and the opposition with 
everyone's knowledge but certain clcments hardly known to the publlc are 
also inherent in thcir relationship. Shastriji very much wanted to develop 
that sort of a elose relationship and consultation with the opposition. It was 
never done before. Even when he was the Home Minister under Pandit 
Jawaharlal Nehru's Pnme ~1inistership, he had started the process. I dis-
tinctly remember, we were severe critics of Pandit Nehru's policy towards 
China and I even once attacked him allcging surrender of the country to the 
Chinese. Pandit Nehru was very sensitive on any attack on his foreign and 
China policy. Whcn we continucd in our attack for his failure to prepare the 
defence and to build up defence equipments to meet the Chinese aggression, 
he was emotionally touched. I remcmber that on one occasion, Lal Bahadur 
Shastri as Home Minister called the three of us of the PSP group to his 
chamber and told us to refrain from attacking the Government for the lack 
of ammunition to meet the hostile neighbour. The position had deteriorated 
to the extent that even 301 guns were not available. Then Shastri went on to 
appeal to us not to raise such questions for which there was no answer on 
behalf of the Government. And he appealed to us that while the country was 
facing a very difficult defence position, we should not raise these questions 
openly and in the Parliament. He of course informed us of the immediate 
steps which were bcing takcn to get over t.hat difficulty. The whole idea in 
writing this Is to show that the national intcrest dcmands mutual falth, 
consultation and confidence. 

I may narrate another incident during his Prime Ministership. There 
was great turmoil and a disturbing situation had developed in Jammu & 
Kashmir. The political pOSition was not happy. Pakistani intruders were 
creating problems in the border regions. He was getting Intelligence reports 
but wanted some independent assessmcnt of the real situation. Shastrlji as 
Prime Minister. sent three of us of the PSP group-myself, Nath Pat and 
Farid Ansari-to study the situation and give him a factual report. We were 
afforded all facilities and were even allowed to speak to the Army Jawans in 
the border areas. I myself had come across t.he situation in some border 
villages where regular confrontation was going on between the Pakistani 
intruders into Kashmir region and the villagers and others. After the fight 
was over, I went to the village to ascertain the local opinion. We got some 
ideas about some of the factors that helped Pakistani intruders into the 
villages. But at the same time, a suggestion was nlade by many that if the 
ex-Indian Army people belonging to these areas were adequately armed. 
then they could meet the situation more successfully than the regular Army 
personnel. 
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We were not required to give any political assessment of the situ-
ation. But what we saw and observed. I could communicate to the Prime 
Minister personally. We avoided giving anything in writing with the appre-
hension that it might leak out somehow somewhere and thus create compli-
cations. But I am glad to state that not only the Prime Minister. Shastri. 
listened to us very patiently but also acted upon some of our suggestions. 
This was an aspect of the private and not public relationship that he estab-
lished between the Nationalist Democratic Opposition and the Government. 
I must admit that it had a great and salutary effcet on us. It also opened up 
another channel of communication as a result of which we could frankly 
and freely express our views before him without raising many questions in 
the Parliament. which were of great national significance. 

I was leader of the PSP group and had the privilege to remain so 
during Pandit Nehru. La! Bahadur Shastri and Indira Gandhi's Prime Minis-
tership. But Lal Bahadur's approach was quite distinct and different from 
those of Pandit Nehru and Indira Gandhi. That probably was the reason for 
his spectacular success in the brief period of his Prime Ministership. There 
were consultations wilh the opposition during the period of all the three 
Prime Ministers, but there was hardly any dialogue during the regime of 
Pandit Nehru and Indira Gandhi. It was mcrely a proccdure to give some 
more information that could not be givcn in Parliament and exchange of 
such information in a eloscd gathering where officials were permUted to be 
present to satisfy any queries made on the spot. 

It is almost recognised and has been made clear in the Parliament 
that the Government has the inherent right to hold any negotiation with any 
country and they can come before the Parliament and the issues discussed 
if they feel the necessity of it. On this account there was much mIsunder-
standing and confusion and the opposition remained greatly dissatisfied. It 
created a situation as if not only the Government but it was the ruling 
party's prerogative that the Congress Parliamentary Party executive and the 
Congress Working Committee would discuss those matters but it was not 
open to the opposition. 

Lal Bahadur Shastri reversed this process. He would like to take the 
opposition in full confidence on delicate mattcrs like dcfence and foreign 
affairs. To give one instance which was of paramount importance. I think 
this has greater significance so far as the relationship between the ruling 
party and opposition is conccrned. Just prior to Prime Minister Shastri's 
departure for the Tashkent Conference he had called a conference of opposi-
tion leaders and had a dialogue and regular exchange of views as to how he 
would determine his attitude when such big powers including the former 
Soviet Union would be involved and what possible stand India could take if 
Soviet Union who had bcen a good friend all these ycars, also put pressure 
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on us to agree to certain points which wc would think not helpful to our 
national interest. He stated clearly that we would be strengthened in the 
matter of negotiation if a consensus could be evolved between us. He also 
pOinted out the issues that were likely to crop up and Just gave his assess-
ment of the possible attitude that would be taken by the other parties 
attending the Conference. I would not like to go into the details of the 
deliberations of this dialogue that took place between the Government and 
the opposition, but suffice it to say that altogether a new democratic process 
of consultation and dialogue was established by Prime Minister Shastri. The 
arrogant and exclusive right to rule was somewhat softened and it created a 
feeling amongst the opposition that they are also participants in the process 
of political development in the country. 

Because of his respect for democratic life and parliamentary proce-
dure, he- almost gave a new direction to our parliamentary polity. Most im-
portant is the human and democratic values to which he steadfastly ad-
hered. If this new tradition and understanding betwecn the opposition and 
the ruling party had becn carried on, probably the democratic process would 
not have received a severe jolt in subsequent years. 

There are many other aspects of his life and activities which would 
show how he had always reprcsented the common man's point of view and 
how as a common man, he could use his common sense to preserve human 
values and democracy. 

His demise and the circumstances under which he died left a very 
sad reminder in the people's mind and the people of India were in profound 
grief and sorrow almost in the same way as when Mahatma Gandhi was 
shot dead in Delhi in 1948. 
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I:: 

TRUE GANDHIAN 

L.P. Singh 

Lal Bahadur Shastri was a quintessential Gandhian. In it lay the key 
to his personality; it governed all aspects of his personal and public life. As 
Home Minister and Prime Minister he had to authorize use of force, and 
even to go to war. However, even while doing so he never deviated from the 
Gandhian ideal of freedom from hatred or spirit of anImosity. I say this from 
personal knowledge acquircq during my official association with him, which 
began in March 1961 when he became Home Minister and cnded with his 
death at Tashkcnt, where I had accompanied him along with others. 

His profound respect for parliamental)' institutions was reflected, in 
the first instance, in his great uneasiness about the expensive and aggres-
sive style of elcetioneering. In May 1961 he was on a visit to Orissa to 
preside over a meeting of the Consultative Committee of Parliament. The 
State was under President's rule and election campaign to elect a new 
Legislative Assembly was in progress. The Congress party's campaign was 
being conducted with flamboyance, din and bustle, and numerous jeeps 
were churning the dusty tracks. ShastriJi kept away from the campaign 
nlainly for the rcason that since he was on official visit it would 'have been 
improper for him to engage in party activity. ShastriJi was so deeply dis-
turbed by the way the election campaign was being conducted that he not 
only cxpressed his disquiet at the time, but even some weeks later when in a 
pcrsonal conversation he remarked that there would be no place for a per-
son like him in the new style of politics that was coming up. He saw clearly 
that the new style could be sustained in course of time only through de-
pendence on big money; and that would mean radical deterioration at the 
core of political life-a divorce from the Gandhian ideals of restraint, avoid-
ance of ostentation and selfless service. 
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Shastriji was singularly free from any ill-will or intolerance towards 
the Opposition parties. He never looked at them as adversaries or ques-
tioned their motives. He recognised that in a democracy there would be 
legitimate differences of opinion and approaches to worthwhile objectives. 
His attitude towards leadcrs of the Opposition parties is well-illustrated by 
certain instances I recollect. He was distressed to learn that Gopalan, the 
Marxist leader from Kcrala had been taken seriouly ill. While going out of his 
room in the Horne Ministry to call on him ShastriJi remarked that however 
strong his political differences with Gopalan might be. he had rcspect and 
friendly feelings towards him. On another occasion he expressed similar 
feelings for Nath Pai, the Socialist mcmbcr of Parliament, whose speeches 
were marked by impassioned diatribes against the Congress Government. 
Shastriji was too dceply committed to democratic liberties and those to have 
any sympathy for Gopalan's revolutionary ideology; and though he himself.-
if he is to be crudely categorised - was left of the centre in the Congress 
party. he was too much of a harmoniser to appreciate the passionate radi-
calism of Nath PaL But Shastriji always recognised that under freedom 
divergences and even conflicts were unaVOidable; and serving as curbs on 
the tendency to abuse of power. arrogance and complacency in those in 
authority, they are, unless taken to extremes. even desirable in the wider 
interest of society. 

During Shastriji's incumbency of the office of Home Minister. there 
was a dispute between the direct recruits and promotees to certain Central 
Secretariat Services about their relative seniority and prospects, and each 
group secured the support of a number of members of Parliament for its 
claim. This was against the Conduct Rules, but then. and as later. rules 
and, even laws were left to be respected only by individuals. not by organi-
sed groups. Shastriji was unhappy that several members of Parliament had 
signed the representations of each group; but he was particularly upset 
when his attention was invited to the fact that a Congress member from 
West-Uttar Pradesh had put his Signature on both representations. Shas-
triji's pained remark Vlas that the power and influence of a Member of 
Parliament was a trust, to be used in the interest of the people of his 
constituency particularly and the society as a whole; it was not a Member's 
personal asset, which he could dispose of at will. rie addcd that he could not 
upbraid members of the other political parties, but that he would convey his 
strong disapproval to the offending member of his own party. 

The most revealing instance of Shastriji's relations with Parliament, 
relates to the Budget session of 1963. It was the practice those days to place 
in the Horne Minister's pad for any debate etc. in Parliament not only a brief 
of which he could make full usc but also certain confidential papers with a 
note that these were meant to serve as background. but were not to be used 
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In the debate. In the particular case, there was placed in the pad a copy of a 
confidential paper from an intelligence officer of Uttar Pradesh wWch con-
tained a verbatim report of a speech made by a Socialist leader in wWch 
there were some remarks inciting violence. Inspite of the note of caution 
Shastriji inadvertantly referred to those remarks, which led to indignant 
denial and protest from socialist members. 

Shastriji came back to the Ministry with a greatly disturbed mind 
and called to his room, Viswanathan, the Home Secretary and me (then 
holding the second position in the Ministry) and told us that if he had made 
a statement in Parliament which was untrue he must resign from the office 
of Home Minister. We told him that merely because some members had 
questioned the truth of his statement, he need not come to the conclusion 
that he had made an untrue statement. Not wholly assured by what we had 
said, he asked us to have the Intelligence officer concerned called to Delhi, 
question him closcly and report to him our own conclusions. We did so, and 
each of us separately questioned and cross-questioned the officer and we 
both came to the conclusion that he had correctly reported the speech. On 
being informed of our definite conclusion, Shastriji gave up the idea of 
resigning. This is an example not only of the high ethical standard which 
Shastriji always set for himself, but also of the profound respect, almost 
reverence, he had for Parliament as the Institution embodying the will of the 
Indian people. To mislead Parliament was to him an unpardonable political 
transgression. 
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SYMBOL OF HUMANITARIANISM 

S.M.H. Burney 

Even during Jawaharlal Nehru's lifetime the question that agitated 
the Indian nation was 'Who after Nehru?' This question had led to much 
speculation both in India and abroad as there was much apprehension that 
after Nehru, who had been a legend and a unifying force, the country might 
go to pieces. But such apprehensions proved untrue as the subsequent 
events showed. It takes some unique qualities and a certain degree of luck 
to become the Prime Minister. There is usually a tendency among those who 
reached the top to think that it was inevitable. Nothing is farther from truth 
than this. A shrewd political observcr of contcmporary politics would have 
noticed in the last days of Nehru that no Indian political leader was so close 
to him as Lal Bahadur Shastri. He enjoycd Nchru's fullest confidence and 
assisted him in eanying out his responsibilitics as Prime Minister after 
Nehru suffcred a stroke which limilcd his capacities. Nehru had shown his 
marked preference for Lal Bahadur Shastri and deputed him to represent 
the country at the British Commonwealth Conference in London. What is it 
that had endeared Shastri to Nehru? 

I think Nehru greatly valued the qualities that Shastri possessed. 
Shastri was a staunch patriot. a great fighter for India's freedom, incorrupt-
ible. self-eITacing and truly secular-minded. I think that the fact of Nehru's 
preference of Shastri over others paved easily a smooth way for Shastri's 
emergence as the leader of the Congress Party and his assumption of the 
office of the Prime Minister of India. 

After Nchru's dcath. thc Congrcss Presidcnt KamaraJ was detenn1ned 
to ensure a disciplined and unanimous election of Nehru's successor. He too 
had his own preference for Lal Bahadur Shastri. 

Kamaraj followed a procedure which combined in itself both the 
British Tory Party's system of conscience and the Labour Party's method of 
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selecting the leader. Six days after Nehru's death. 500 members of the 
Congress Parliamentary Party assembled in the Central Hall of Parliament, 
New Delhi. Kamaraj presided over the meeting which elected Lal Bahadur as 
leader of the party. His name was proposed by Gulzarilal Nanda and sec-
onded by Morarji Dcsai. 

La! Bahadur was no orator, nor did he possess Nehru's innovative 
faculty of creating images in his lyrical style of 'tryst with destiny' which was 
alien to Shastri. Down to earth in his style of speech, he was simple and 
straightforward without frills and embellishments. Modesty was his forte. 
'The meek shall inherit the earth' so says the Bible. In response to the 
thunderous ovation of his election as the leadcr of the Congress Parliamen-
tary Party, Shastri said in utter humility : 

I tremble when I am remindcd of the fact that I have to be in charge 
of the country and Parliament which had been led by no less a 
person than Jawaharlal Nehru. 
Shastri was no theoretician or intellectual absorbed in things of the 

mind, but absolutely a practical man, a realist in politics. He learnt his 
politics not from books on philosophical disquisitions but from his own re-
flections on his varied experience of long public life. He was firmly rooted in 
ground realities. All through his tenure as Prime Minister, pragmatism re-
mained the bedrock of his Government. Pragmatism denotes fiexibility, see-
ing issues from all sides and freedom from sticking to any rule-of-the-thumb 
approach. In his first speech as Prime Minister, Shastri named 'poverty' and 
'unemployment> as two biggest problems that confronted the country. 

Shastri had no pretenSions whatever. To use Gandhijfs expression in 
another context, he was as clear as crystal. Free from any trace of intellec-
tual arrogance and human presumption, he was a humble man. He had 
great sense of humour and would often demonstrate his capacity to laugh at 
himself. His sense of humour was punctuated with nimble wit. He was 
conscious of his diminutive size and would dilate on it, to the astonishment 
of his audience. At a children's function he would say. '1 have been called to 
this function because of my size.' Speaking in the Lok Sabha on the Ariyalur 
disaster in 1956 following which he resigned as Railway Minister he said: 

Perhaps due to my being small in size and soft in tongue, people are 
apt to believe that I am not able to be very firm. Though not physi-
cally strong. I think I am internally not so weak. 

I think that this modest statement was in reality an understatement. 
The fact is that Shastri was made of iron and flint. He had weathered many 
a storm in life with a stoic poise. Whence did Shastri derive his strength? He 
had been a fearless fighter for India's freedom and suffered the rigour of 
prison life. He came from a very poor family. His father was a clerk in the 
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revenue office in Allahabad and died when Lal Bahadur was only a year old. 
When 16 and about to appear for his school-leaving examination, he fell 
under Gandhijfs spell and joined the Non-Cooperation movement. nus shocked 
his family. But for Shastri, there was no turning back. To resume his 
studies, he joined Kashi Vidyapeeth where his studied for four years and got 
a degree in Philosophy. Kashi Vidyapeeth had inculcated in him a non-con-
formist ideology. During his student days, he could not aITord to buy a cycle 
and used to walk six miles a day. He had hardly any means to support his 
family. During his imprisonment his family had to live finanCially in highly 
strained circumstances. He recalled as Prime Ministcr that some time he 
had to live on Rs. 2 1/2 per month. Suffering is one long moment and when 
sublimated, higher things in life purifies and toughens human spirit to scale 
heights. It was this experience of suffering that made Shastri live for the 
propagation and preservation' of high values in life. 

Shastri had a deep and abiding faith in the highest religious values 
which denote compassion, tolerance and brotherhood of man. His favourite 
verses were from Guru Nanak which he liked to mutter to himself. The 
verses were : 

Nanak! Nanhe hai reacho, jaise nanhee doob 
Aur rookh sookhjayenge, doob khoob kee khoob 

(0 Nanak! remain a small one, as small as grass. Other plants 
will wither away, but grass \\111 remain green.) 

Lal Bahadur had been an active member of the Bharat Seva Samiti 
and of the Servants of the People Society which had been founded by Lala 
Lajpat Rai. Lal Bahadur always acknowledged the heavy debt he owed to 
those two organisations for inculcating in him a sense of duty, discipline 
and service for the people. 

Shastri plunged into the whirlwind of political movements launched 
by the Congress for which he had to go to jail. During his imprisonment, he 
read voraciously. His favourite writers were Kant. Hegel. Bertrand Russel, 
Marx and Lenin. In his jail life, he translated the life of Madam Curie. He is 
reported to have prepared a manuscript of four hundred pages on the 'Quit 
India Movemenf in Hindi. I do not know ils fate and I think if it is traced, it 
should be published. 

La! Bahadur showed his mettle as a great Congress organiser. At the 
end of the war in 1946 the Congress decided to fight the elections and seek 
power in the provinces. He was appOinted Secretary of the U.P. Parliamen-
tary Board. It was there that his great organisational capacity and skill were 
recognised and since then almost in every election during his lifetime, his 
gUidance was greatly valued for his tactical skill. Whatevcr he did, he put 
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his heart and soul into it and he never wasted a minute. What mattered to 
him was work. 

Lal Bahadur was a man of strong principles. He would never compro-
mise with anything that swerved from his deeply-felt convictions. He had a 
tearing spirit and would in no case give in. When the Ariyalur rail disaster 
took place. he tendered his resignation as Railway Minister to Prime Minis-
ter Nehru who refused to accept it. But Lal Bahadur did not relent. 

His decision was a landmark. in the history of parliamentary demo-
cracy and ministerial answerability in this country. This was his most sig-
nificant contribution to the growth of healthy parliamentary practices in 
India. 

Because of his shrewdness and tactical skill. Lal Bahadur's services 
were often utilised for resolving intricate political problems. With skill, he 
handled the Akali agitation. launched by Master Tara Singh in August 196!. 
Tara Singh started his campaign from morchas and demonstrations and un-
dertook a fast which meandered on for 48 days. It was Shastri's unstinted 
support and advice to the Punjab Chicf Minister Pratap Singh Kairon that 
brought peace to the turbulent Punjab. Similarly he brought the Indo-Nepal-
ese relationship on a sound footing during his trip to Nepal in March 1963. 

An explosive situation developed in Kashmir over the theft of a sacred 
relic, the Prophet's hair from the Hazrat Bal mosque in Srinagar. The relic 
was stolen on 26 December 1963. There was a great threat to the Govern-
ment. Passions rose high. As the Minister Without Portfolio, Shastri was 
sent to Srinagar to resolve this sensitive problem. With his usual eool-
headedness. imagination and sympathy, Shastri tackled the problem. He 
inspired confidence among the warring parties and brought them together to 
evolve a common approach to the problem. Shastri had a remarkable gift for 
persuasiveness and acute sense of timing. Ultimately the special Deedar was 
held. The occasion witnessed scencs of joy. and complete satisfaction was 
expressed over Shastri's handling of the situation. 

Lal Bahadur was a symbol of India's 'composite culture' and he stood 
by it with utmost conviction. A product of Gangetic valley, he represented an 
extraordinary blend of Hindu-Muslim culture evolved over the centuries by 
the common endeavour of our forcbears. His diction represented this re-
markable synthcsis beautifully interspersed with Urdu and Hindi verses in 
his speeches. He felt strongly that in a plural society it is secularism as ex-
pounded by Jawaharlal Nehru which is the real hope for enriching the 
democratic way of life in the country and for combating the virus of commu-
nalism. In his convocation address to the Aligarh Muslim University on 19 
Decembcr 1964, he said: 
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Our position with regard to secularism Is already known so 
well. It is embodied in our Constitution, which ensures equal 
respect for all religions and equal opportunities for all citizens 
irrespective of their caste and the faith which they profess. In 
spite of a seeming diversity, there is a fundamental unity In 
India which we all have and it has to be our constant en-
deavour to maintain and strengthen this unity. The country 
can progress only if it docs away completcly with fissiparous 
tendencies and emerges as an integratcd whole. And it Is In 
the field of education that the seed of secularism has to be 
sown at the earliest stages, so that this plant can carefully be 
nurtured, as it grows. 

During the Indo-Pak war in 1965 Shastri showed his true mettle. He 
firmly declared that the mistakes committed during the 1962 war should In 
no ease be repeated, and he gave complete freedom to the Commanders. To 
resolve the outstanding disputes he signed the Tashkent Agreement. But 
destiny willed otherwise: 

Bade shauque se soon raha tha zamana, 
Hameen so gaye dastan kehte kehte 

(The world was listening to our story with avid interest. But we 
fell off to sIcep while narrating it.l 

The end came. so tragiC and so sudden. By his impeccable character. 
probity and stcrling qualitics of leadership. Lal Bahadur Shastri has added 
lustre to the history of our country. May the succession of such men never 
end! 
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SOME RECOLLECTIONS 

L.K. Jha 

The first time I came in direct official contact with Shri La! Bahadur 
Shastri was when he became the Commerce & Industry Minister. I was then 
Special Secretary in the Ministry dealing with the Industry wing. Somehow, 
he took a liking to me. Even when, a couple of years later, I was not serving 
under him-when I was Secretary, Economic Mairs and he was Minister 
Without Portfolio - he would frequently send for me to discuss various 
economic problems with me. All the same, I was taken complctcly by sur-
prise when as Prime Minister of India, he appOinted me as Secretary. 

Actually, when Prime Minister Nehru passed away, I was out of India. 
When I got back, I sought an appOintment to eall on Shastriji. Days passed, 
I got no response from his office. Shortly thereafter he had a health problem 
which confined him to bed. I thought, therefore, I would seck an interview 
with him later on. And then suddenly and unexpectedly I got a message to 
come and see him at his residence. I naturally assumed that this was in 
response to my earlier request. But almost the first words he said to me 
startled me. "Will you help me," he asked, "in my new task?" 

I said that as Prime Minister he could make such use of my services 
as he thought fit and I would readily come and meet him whenever and as 
often as he wanted me. 

He smiled and said, "I would like you to become my Secretary." So it 
was that within days I began working in that capacity and continued to do 
so till the last day of his life. 

As I look back on those eventful months, which already belong to 
history. my most outstanding impression of Shastriji is that he combined in 
a unique way. what might superficially seem.-to be two contradictory quali-
ties. He was a man of deep humility. ready to listen to others. valuing their 
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opinion and advice, seeking at all times to learn rather than to lay down the 
law. He was also a man of deep convictions. who lmew his mind, who 
formed his own decisions after pondering ovcr all the points of view pre-
sented to him and once he had made up his mind he would not waver but 
stand steadfast on the position he had taken. 

Because of his modesty, thcre were many who thought that it was his 
advisers who really shaped his policies. This impression got strengthened 
because it seemed that he was setting up a secretariat which was much 
larger and consisting of more senior people than Prime Minister Nehru had. 

Factually the position was rather different. Prime Minister Nehru was 
assisted by people who were designated as Principal Private Secreataries, 
following the British nomenclature, but who wcre of the rank of full-fledged 
Secretaries. such as H.V.R. Iengar. A.V. Pai and Dharma Vira. Since he was 
his own Foreign Minister, the Secretary-General in External Affairs Ministry, 
people like Girja Shankar Bajpai and N.R. Pillai, were available to him to 
advise and assist in spheres other than that of foreign policy. Pitamber Pant 
was also a part-time member of his Secrctariat who helped him with his 
responsibilities as the Chairman of the Planning Commission. 

The reason why it seems to me something akin to a controversy 
began to wage around the Prime Minister's Secretariat was partly because 
Shastriji had many critics who were ready to find fault with whatever he did 
and partly because Shastriji was generous in expressing his indebtedness to 
officials under him for the way they served him with loyalty and affection. 

His first concern on becoming Prime Minister was with the economic 
situation. The crops had been bad. There was a shortage of foodgrains and 
there was widespread distress and discontent in the community. He came to 
the basic conclusion that the country must devote much more attention to 
agriculture than had been done in the previous plans. He regarded self-
sufficiency in foodgrains to be far more important than self-sufficiency in 
industrial products like steel. 

Having come to this deCision, he was quite prepared to let details of 
the strategy to be worked out by men of competence. He gave the portfolio of 
Food and Agriculture to C. Subramaniam who had earlier distinguished 
himself as Minister of Steel. There were some who intcrprcted this change as 
a downgrading of Subramaniam. because in thcn prevailing atmosphere, 
there were many who believed that the Steel portfolio was more important 
than Food and Agriculture. What 1hey did not realise was that in the scale of 
priorities which Shastriji had. food and agriculture ranked higher than steel. 
Having made this change. he gave full support to the policies and pro-
gramme worked out by Shri Subramaniam with the help of experts, Indian 
and foreign. without sceking to intcrpose his own personal views about how 

148 



the food target was to be achieved. But the targct and the priority were what 
he himself had dccided upon; and in any assessment of the remarkable 
upturn which Indian agriculture has since achieved. high credit must be 
given to Shastriji's initiative. 

For anyone to occupy the chair which had been filled by an illustri-
ous world personality. like that of Pandit Jawaharlal Nehru. was not an easy 
aSSignment. Shastriji never tried to be another Nehru. He was contented to 
be himself and gave his best to the service of the country. He recognised 
that not having had the benefit of the kind of education which Pandit Nehru 
had. he could not display an equally deep understanding in certain fields 
where Nehru had excelled. He. therefore. wanted to make use of the best 
talent in different fields to help him in the discharge of the responsibilities 
which he was called upon to shoulder. One of the little known facts is that 
in order that science and technology may receive adequate attention. he 
invited Dr. Homi Bhabha to join his Cabinet. I learnt of this from Hom! 
Bhabha himself. Shastriji never mentioned it to me. Bhabha told me that 
after a lot of heart-searching. he decided to decline the invitation because he 
felt. he was not cut out to assume political responsibility and any attempt to 
do so would interfere with his work as an Atomic Scientist. 

Another area in which Nehru had excelled and in which Shastriji had 
no prior involvement in any significant measure was India's foreign policy. 
He made Sardar Swaran Singh his Foreign Minister. knowing that he had in 
the past handled some delicate issues. However. as Prime Minister he had to 
handle such problems as had to be taken up at the level of the Head of 
Government. At the Non-Aligned Summit in Cairo. within a few months of 
his becoming Prime Minister and at the COlnmonwealth Prime Ministers' 
meeting in the following year. I witnessed how his soft voice. free of rhetoriC. 
was listened to with such profound respect. At the Cairo Summit. the Non-
Aligned leaders who had been close to Pandit Nehru-President Nasser. 
President Tito. President Nkrumah and Archbishop Makarios-accepted him 
without reserve and exchanged thoughts with him as friend and equal. Only 
President Soekarno of Indonesia tried to assert his own and his country's 
superiority over Shastriji and India by saying to him that he had decided to 
rename the Indian Ocean as the Indonesian Ocean. Shastriji replied: "Mr. 
President. in our country too. parents give their children names of great 
persons in the hope that they will have all the qualities of the person they 
were named after. but such expectations are rarely fulfilled." 

In the conduct of foreign policy. Shastriji gave priority to two things. 
Firstly. he wanted to improve and strengthen India's relations with neigh-
bouring countries. and secondly. he was deeply conscious of the importance 
of safeguarding India's security. He paid visits to Nepal and Burma. He 

149 



played host to Sirimawo Bandarnaike in Delhi and was desperately anxious 
to build friendly. brotherly relation with Pakistan. He was less sure of China's 
intentions. particularly. as China exploded a nuclcar device on the eve of 
Non-Aligned Summit at Cairo. At the Summit meeting Itself he spoke up -
and this was his own idea which did not have the support of the Foreign 
Office - against China going nuclear. and when returning from Cairo he 
manoeuvred a refuelling stop in Pakistan in order to have a personal talk 
with President Ayub. The talk went well and ended with Shastriji and Presi-
dent Ayub jointly holding a prcss conference. He told me how happy he was 
that President Ayub responded well to his initiative to improve Indo-Pak re-
lations and did not once mention Kashmir in this context. 

Howcver, there were other forces at work in Pakistan. They thought 
that with Nehru's death India would not be able to withstand a Pakistani 
assault to capture Kashmir by force. By way of a stage rehearsal. Pakistani 
forces trespassed into the Rann of Kutch. The Indian Army was asked to 
repel the attack. The terrain was particularly difficult from the Indian view-
point and logistically Pakistani forces enjoyed a clear advantage over the 
Indian Army. The British Prime Minister. Mr. Harold Wilson. undertook a 
peace initiative which resulted in a cease-fire. 

It was at that point of time that Shastriji had his second encounter 
with PreSident Ayub at the Commonwealth Heads of Government meetlng in 
London. President Ayub said to Shastriji that India should not have at-
tacked Pakistan. Shastriji replied. "Mr. President. I do not understand mili-
tary strategy. in whiCh you are a past-master. But do you really think that If 
India wanted to attack Pakistan. we would have chosen to do so at a place 
where the Indian Army had to face tremendous difficulties in moving men 
and materials while Pakistan had no such problem?" As witness to this con-
versation. I can say that President Ayub was quite taken aback by this com-
ment which left him wondering whether his own people had not fed him with 
incorrect information. 

The Rann of Kutch conflict carne to an end with an agreement to get 
certain issues referred to international arbitration. But. unfortunately. that 
was not the end of the story. The forces which had inspired the Kutch 
conflict decided to start a major one with infiltration ·1nto Kashmir. For 
Shastriji an attack on Jammu & Kashmir was an attack on India. While he 
tried to localise the conflict, knowing the disadvantages of terrain which we 
suffered from in fighting a localised war. to which the defence forces drew 
his pOinted attention. he authorised the Indian Army to mount an offensive 
against Lahore. Inevitably. the U.N. moved in with a plea for a ceasefire, but 
the ceasefire did not mean an end of the conflict. 
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"We cannot go from ceasefire to ceasefire and wait till Pakistan breaks 
tt," declared Shastriji in a broadcast to the Nation. When and how the 
conflict would come to an end was the question which still remained open. 
While Shastriji was ready enough to the withdrawal of troops by both sides 
where they had crossed the international boundary, in Punjab and in Ra-
jasthan for example, he was not prcpared to ask our forces to withdraw from 
the parts of Jammu & Kashmir beyond the eeasefire line which they had 
succeeded in liberating. There was a deadlock. 

The Soviet Union took the initiative in inviting both Shastriji and 
President Ayub to come to Tashkent and negotiate for peace. At first 
Shastriji was reluctant to go. He was not prepared to resile from his position 
of not withdrawing our forces away from the positions they had taken be-
yond the ceasefire line in Jammu Kashmir. So, there was nothing left to 
negotiate about. 

However, being the man of peace that he was, he was eventually 
persuaded by his Cabinet colleagues and others to accept the Soviet invita-
tion. Only he insisted that his delegation should include not only the For-
eign Minister but also the Dcfence Ministcr and a senior representative of 
the Indian Army, for which Gen. Kumaramangalam who was the next Chief 
of Army Staff was selected. 

Shastriji made it clear in Moscow that he was on no account pre-
pared under international pressure to tell the Indian Army to pull back to 
the ceasefire line giving up those parts of Kashmir which had been freed 
from Pakistani occupation, unless Pakistan acceptcd the ceasefire line as an 
interntional boundary which could only be modified by agreement and not 
by force. President Ayub pleaded that a categorical acceptance of this condi-
tion could lead to his ouster. It was the patient work of the Soviet Prime 
Ministcr Kosygin and Foreign Minister Gromyko which resulted in the idea 
being reformulated in somewhat guarded terms which President Ayub was 
preparcd to accept. 

Shastriji thcn took counsel not only with his ministerial colleagues, 
Foreign Minister Sardar Swaran Singh and Dcfcnce Minister SM Chavan, 
but also with Gen. Kumaramangalam and with civil servants in his delega-
tion. It was only when he found that it had the support of all that he agreed, 
in the interest of lasting peace between India and Pakistan, to sign what 
came to be known as the Tashkent Declaration. 

Soon after the signing of the agreement, our Soviet hosts invited us 
to a cultural programme which consisted of Indian and Pakistani dance 
along with those of the Tashkent area. Half way through the show, Premier 
Kosygin turned to Shastriji to ask if he was feeling tired and would like to go 
and rest. Shastriji said he was enjoying the show, and he certainly seemed 
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relaxed and pleased with the performance. 

At the end of it. Shri T.N. Kaul. our Ambassador to Moscow. and I 
took leave of him to go to brief the International press. We returned from the 
press briefmg rather late. when we got a phone call from ShastrlJi's villa 
saying that he had been taken critically 111. 

Ambassador Kaul immediately got in touch with the Soviet authori-
ties to get the best possible medical help. I woke up Sardar Swaran Singh 
and Shri Chavan and the others. and we all rushed to Shastriji's villa. 
Within minutes. top physicians arrived and joined Dr. Chugh in struggle to 
save Shastriji's life. But their effort was in vain. Premier Kosygin. President 
Ayub and leaders flocked to the villa to mourn the loss of someone whom 
they had learnt to respect and even to love. 

The festive atmosphere at Tashkent following the signing of the Tashkent 
Declaration was replaced by gloom. All the flags on the road to the airport 
had black ribbons tied to them or flew at half-mast. President Ayub joined 
me and others to be the pall-bearers as his mortal remains were taken to 
the aircraft on his last journey home to Delhi. where a grief-stricken nation 
paid its last homage to its departed leader. 
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SHASTRIJI-AS I KNEW HIM 

Govind Narain 

An excellent exam pIe of "Simple living and high thinking". I could 
recall. is that of Shri Lal Bahadur Shastri. I had heard of him as an extraor-
dinary person with sterling qualities of sincerity. integrity. dedication and 
patriotism. The first time I actually met him was when in the Government of 
Pandit Govind Ballabh Pant in U.P .. he joined as a Parliamentary Secretruy 
incharge of the Food and Civil Supplics. I was posted as a Deputy Commis-
sioner in that Department in the U.P. Government Secretariat. That was in 
early 1947. With rationing. controls and scarcity, the problems had mounted 
and the clamour and complaints of the people could be well-imagined. The 
task of the elected representatives of the people was un enviable. Shastriji's 
good understanding of the situation, his mild and pleasing manner of han-
dling people and his organised mind, capable of balancing the needs with 
available supplies and reasoned words, proved to be wonderfully satisfying. 
That was Shastriji's first grooming in the working of a Government and he 
achieved well-deserved success and public acclaim. 

After a stint as District Magistrate in Aligarh in the post-independ-
ence period. I returned to the U.P. Secretariat in early 1948 as the Home 
Secretary and I found to my good fortune. Shri Lal Bahadur Shastri as the 
Home Minister of U.P. This relationship continued till March 1951, when I 
went away on deputation to Nepal as Adviser-cum-Secretary to His Majesty 
the King of Nepal. 

As Home Minister in U.P .. Shastriji was a very good example to the 
Police because of his simplicity and unostentatious living, his even and un-
rurned manner of dealing with the situations. his quick grasp and sound 
judgement based on his practical experience of dealing with the people and 
their problems and above all his sparkling honesty and integrity. As Home 
Minister in the U.P. Government, Shastriji had tremendous power but he 
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never showed it nor did he ever use it for his personal needs. He was a 
member of the Servants of the People Society and he had to manage within 
the budget sanctioned by the Society. I rccall that when his eldest daugh-
ter's marriage was to be performed. the amount sanctioned for the marriage 
by the Society was qUite inadequate even from the simple standards of those 
days. He was concerned and he invited me to his house to discuss the 
planning of the whole expenditure of the marriage within the sanctioned 
amount. It was fortunate that his daughter's would be father-in-law, who 
was a Subordinate Judge in the U.P. at that time, turned out to be a person 
of high principles and he did not want any dowty. This made the task easy 
and Shastriji was able to perform the marriage in a simple but elegant style 
and made up everything by his personal charm and cordiality. 

In his official dealings, Shastriji was easily accessible but he was 
seldom swayed by any extraneous considerations and stood firm by his 
principles and ideals. He had a mind of his own and never hesitated in 
taking firm decisions after he had considered all points of vicw. Being in 
politics has its own peculiar demands and it is amazing how Shastriji was 
able to keep his followers in good humour and yet take the right decisions. 
Once, I recall. that he was under a tremendous pressure to appoint a 
sponsored candidate as a Fire Officer in the U.P. Fire Scrvice which at that 
time used to be managed by the LG. Police. He must have mentioned this to 
the then LG. Police who was a vcry senior, capable and highly respected 
officer. The LG. Police had also tremendous respect for Shastriji because of 
his personality and sound judgement. The LG. Police, therefore, sent a 
proposal to the Government for the appOintment of this candidate as a Fire 
Officer. I found the proposal rather odd and I recordcd a note in the file 
opposing the proposal vehemently after pointing out all the flaws in it and I 
added that for having made such a proposal. which could if accepted, emba-
rass the Government conSiderably, the LG. Police should be gtven a warn-
ing. Shastriji kept the file with him for a few days and thereafter called me 
for a personal discussion. I recall vividly the meeting that we had in his 
office. With his eyes lowered Shastriji very modestly said that what I had 
stated in the fue was correct and the proposal should be turned down but 
nothing need be said to the LG. Police because it was he who had asked the 
I.G. to send such a proposal. Such transparent trulhfulness expressed in 
such a charming manner, was the most effective weapon in Shastrfjl's hands 
to disarm even the most severe critic. I was undoubtedly impressed by the 
manner in which he disposed of this matter and my respect for him multi-
plied manifold. It is needless to add that what transpired between ShastrlJl 
and myself was not revealed to anyone outside of the file. This instance Is 
typical of the manner of Shastriji's dealings with all those who worked with 
him. 
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I must record it as a tribute to Shastriji's personality and his extraor-
dinary gift of understanding the psychology of the people and all those with 
whom he dealt with, the whole period of my association with him in the 
Home Department of U.P. Is still figuring as a very pleasant and memorable 
part of my career. He encouraged to express myself frankly and candidly but 
he took his own decisions. This relationship brought in lot of closeness, cor-
diality and sound understanding. Shastriji was a man of few words. I re-
member another charming episode. On the eve of my leaving Luclmow for 
Nepal, when all my baggage had been packed and there was hardly a chair 
in the house left unpacked, Shastriji without any previous intimation dropped 
in at my house at about 9 P.M. to say goodbye. He sat on a box and with 
visibly moist eyes he said that he had come to thank me for all the assis-
tance of such a high order that he never had any embarrassment in the 
Assembly. What a greater reward could any Civil Servant expect from his 
political boss! 

In course of time Shastriji movcd to Delhi as he had always been 
close to Pandit Jawaharlal Nchru. After my three years' stay in Nepal I re-
turned to U.P. On my occasional visits to Delhi I kept contacts with Shas-
triji. Though he was very busy but he always had some time for intimate 
discussions on the topical subjects. He had full grasp of not only the 
Ministry that he was handling but also of the whole political situation in the 
country and knew quite a lot about the running of the various Governments 
in different States. In 1961 I also came over to Delhi. 

After having served for some years as Chairman of the State Trading 
Corporation and the Minerals and Metals Trading Corporation under the 
Commerce Ministry in the Government of India, my name was recommended 
by the Senior Selection Board for accelerated higher promotion on out of 
tum basis. This proposal was approved by all the concerned Ministers and 
fmally it went for the approval of the Prime Minister. Shastriji had become 
the Prime Minister by then. I was invited to the evening party on the occa-
sion of the birthday of one of his grand children. On that occasion Shastriji 
took me aside and spoke to me about this proposal and said that I would 
have known that anyone who was close to him could not get any out of the 
way benefit from him and therefore to maintain the strict standards he had 
turned down the proposal about my accelerated promotion out of turn. I was 
naturally disappointed in my heart but I told him that lmowing him as I do I 
accept his decision without any demur. This instance shows what high 
principles and what idealism were always at the back of Shastrijfs mind in 
dealing with matters of all kinds. 

When I start writing about Shastriji, there are so many instances and 
anecdotes that keep cropping up in my mind but I have no intention of 
exceeding the limits of space, time and the reader's patience. I have men-
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tioned a few episodes which give a clear pIcture of ShastrlJi"s great personal-

ity and his extraordinary qualities. It was indeed a sad day for the country 

as a whole when we got the news that after a very successful conclusion of 

Indo-Pakistan talks in Tashkent he breathed his last and could not return 

to his homeland even to accept the people's grateful appreciation of his per-

formance. Had Shatriji lived a few more years, the people of this country 

would have benefited manifolds from his great dynamic personality. 
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MAN OF UNQUESTIONABLE INTEGRITY 

K. Brahmananda Reddy 

My association with Shastriji which I rccall with great pride, though 
short, was very intimate. He treatcd me with affection as his younger brother. 
I had the good fortune to be the Chief Minister of Andhra Pradesh when he 
was selected and electcd as Leader of the Congress Party and sworn in as 
the Prime Minister of India. 

During the early months of his Prime Ministership, Shastriji and 
Pujya Mataji accepted my invitation to visit Hyderabad and Tirupathi. The 
huge multitude of pcople, estimatcd to be more than a million, that crowded 
the streets of Hydcrabad was a sight to sce. Their enthusiastic welcome. the 
sincerity of their affection towards him was visible on every face. Every man 
and woman thought that thcir brother and sistcr had come to see them. His 
simplicity and unassuming nature endeared him to one and all. 

His instant resignation of the Union Railway Ministership when an 
accident occured, for which he was not even remotely or constitutionally 
responsible, was one of the rarely parallelled evcnts in history. It had raised 
his moral stature to a great high and about this act one can judge the moral 
strength of this man and the value-based politics that he followed. 

He was a man of iron will and unquestionable integrity. We won the 
war with Pakistan in 1965, only due to the courage and leadership that he 
gave to the Jawans and Kisans of the country. In the might of glory, came 
the catastrophe. The strain of the party's work and the long discussion, 
dissent and pressures. etc. brought to a sudden end the life of this great 
man whose services the nation needed for a long time. The entire nation 
mourned. The vast multitudes of people on roads, streets Cilld bye-lanes and 
at the Vijay Ghat bear testimony to his popularity. I and my wife had three 
or four occasions to visit Vijay Ghat and pay our homage. 
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The big stadium that I built in 1960 at Hyderabad at a cost of about 
fifty lakhs then was named after Lal Bahadur ShastriJi. It Is called La! 
Bahadur Stadium. The canal which goes over 150 miles taking off from the 
multi-purpose NagarJuna Sagar project and irrigates about 61.7 lakhs of 
acres is also named Lal Bahadur and we have installed ShastriJl's statue at 
the site when the canal takes off from the reservoir. These are my two small 
contributions in memory of that great leader. May his memory live for ever. 
May his services be remembered and emulated by future generations. 
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A GREAT PRIME MINISTER 

C. Subramaniam 

When I visited the United States of America in 1961, there was a 
party organised for me where many of the leading American politicians were 
present. At that time, "who after Nehru" was a favourite topic in U.S.A. One 
of the Senate members asked me "who will succccd Nchru". I asked him in 
their opinion who was likely to succecd Nchru. Quite a few mentioned the 
name of Mr. Morarji Dcsai. Some others said Krishna Menon would be the 
successor. A few gave the name of Indira Gandhi. I told them that all these 
speculations were oIT the mark. There was one person who was not very 
well-known outside India who would succecd Panditji. And I mentioned the 
name of La! Bahadur Shastri. Many had not cven heard the name of Lal 
Bahadur Shastri at that time. So they were all surprised. But my prediction 
came true and La! Bahadur suceeedcd Panditji as the second Prime Minister 
of independent India. 

La! Bahadurji was a popular figure in the Indian Nationa! Congress. 
He had functioned as a General Sccretary of the Congress with great dis-
tinction. But his name bccame famous whcn he resigned in the 1950s from 
his Railway Ministership, taking moral rcsponsibility for a serious train 
accident that happencd near Ariyalur in Tamilnadu. Thus he set a very high 
standard of accountability for ministers which vcry few have emulated. What-. 
ever work he undertook, he did it with great dcdication. 

He was a vcry popular Minister in Parliament. For questions, he gave 
elaborate and complete answers without cvading the issues. He was greatly 
admired and respected by the Opposition membcrs also. In the Council of 
Ministers formed in 1957, he was assigncd the portfolio of Industrial Devel-
opment. In 1963, he resigncd his Ministcrship under the Kamaraj Plan but 
was reinductcd into the Cabinet in carly 1964. Aftcr Panditji"s death in May 
1964, La! Bahadurji was unanimously elcctcd as the leader of the Congress 
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Parliamentary Party and became the Prime Ministcr. 

He started selecting the Ministers in a unique manner which perhaps 
nobody had done earlicr. Instead of calling the persons conccrned to his 
residence to meet him. he visited the houscs of each individual to request 
him to be a member of the Cabinet. I was taken by surprise when La} 
Bahadurji visited me at my residence as Prime Minister dcsignate. He said 
that he had come to request me to be a member of his Cabinet. I told him 
that I considered it to be a great privilege to be so invitcd but protested that 
it was not necessary for him to come to my house for this purpose. He could 
have sent for me and I would have gladly met him at his residence. He 
simply smiled and left. That was the sort of humility and simplicity of La} 
BahadurJi. 

There was no talk about my portfolio. I naturally presumed that I 
would continue with the same portfolio of Stecl and Heavy Industries which 
I held in Jawaharlaljfs ministry. At 10 o'elock that night. there was a tele-
phone call from Lal Bahadurji asking me to take over the Food and Agricul-
ture portfolio. I was taken aback a little and asked him why he was chang-
ing my portfolio where I thought I was functioning with certain amount of 
success. Lal Bahadurji stated that he attachcd grcat importance to agricul-
ture and that no other senior Minister was prepared to take up this portfo-
lio. I said it was for the Prime Minister to allocate portfolios to the Ministers 
and I would abide by his dccision and try to do my best in whatever assign-
ment that was given to me. 

Unfortunately, it was a short term of Prime Ministership for Lal 
Bahadurji who passed away at Tashkent in early 1966. He commanded the 
respect of all the leaders belonging to the various political parties and he 
was held in high esteem throughout the country. It was during his time 
India had to face once again an aggrcssion from Pakistan and it was with 
great credit he conducted the war giving full support to ilie fighting forces. 

Lal Bahadurji is still considered by many as a grcat patriot of integ-
rity and honesty. He led a very simple life, setting an example for others to 
follow. I am sure India would have greatly benefited if he had continued as 
Prime Minister for some more years. 
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EPITOME OF COURAGE, SIMPLICITY 
AND HUMILITY 

Chintamani Panigrahi 

It was on 4 March 1961, when in Lok Sabha the Honble Speaker, 
Shri Ananthasayanam Ayyangar was presiding. I tabled an Adjournment 
Motion to register my protest regarding an Ordinance promulgated by the 
Governor of Orissa. It is noteworthy that President's Rule had been promul-
gated in the State on 25 February 1961 and the Ordinance was issued on 
24 February 196!. 

I submitted before the Hon'ble Speaker the immediate need to dis-
cuss the Ordinance promulgated by the Governor of Orissa sanctioning 
more than four crores of rupees as Supplementary Grants for 1960-61 with-
out giving an opportunity to discuss in the Lok Sabha, as the State was 
under Presidenfs Rule then and the Assembly stood dissolved. 

The Presidential Proclamation had said that the power of the Legisla-
ture of the said State shall be exercisable by or under the authority of 
Parliament. In the Proclamation of the President, it had been specifically 
mentioned that with reference to article 213 in partIcular reference to the 
Governor, the Legislature or the Legislative Assembly of the State shall be 
construed as references to the President and to Parliament respectively. 

Therefore, when there was no Assembly and when Presldent"s Rule 
was going to be promulgated and the Governor himself had recommended to 
the President that there was no possibility of the formation of any alternate 
Government. "was it constitutional or proper on the part of the Governor to 
sanction the Supplementary Budgetary Demands for 1960-61 without giving 
an intimation to Parliament or letting us have an opportunity to know what 
the contents of the budget arc? I submit too, that it was highly irregular and 
improper on the part of the Governor to pass that Budget by Ordinance." 

161 



Shri Lal Bahadur Shastri was then the Home Minister. As a true man 
of the soil and man of the masses, with his robust common sense and exem-
plary parliamentary standards and a high degree of democratic conscience, 
he quickly grasped the import of the Motion and with his proverbial humility 
replied that what the Hon'ble Member had said had some substance. In his 
usual simple and frank manner he explained. "When this Ordinance was 
promulgated by the Governor. there was consultation amongst our officers 
as well as with the Law Minister. The Governor took this action in consulta-
tion with the Chief Secretary and the Law Department of the State Govern-
ment. He felt that some action was necessary in order to incur expenditure 
on the administration. But as I said. when the Ordinance was passed and it 
came to our notice. the Home Secretary immediately consulted the Prime 
Minister and later on the matter was referred to the Law MiniStry. The Law 
Minister's opinion was that the Ordinance promulgated by the Governor was 
not valid under the Constitution. We immediately informed the Governor 
about this. Thereafter. no action was taken to give effect to the Ordinance." 
To a query from the Hon'ble Speaker as to how much money has been 
drawn. Shri La! Bahadur Shastri replied. "No money is being drawn. We are 
very soon coming with the Supplementary Demands in this House and it will 
be for Parliament to approve of them. and then in accordance with the laws 
and the Constitution. necessary action will be taken." 

I cherish those straightforward. assuring and loving words till this 
day. There was no attempt to conceal or evade anything on the floor of the 
House. 

In those days. Prime Minister Pandit Nehru almost, always, used to 
be in the House and sit through. listening to important debates. He was 
particular about upholding the greatest parliamentary traditions. He was 
always quick, vigilant and readily responsive to important parliamentary 
events. In this case also he then intervened and said, "The Honble Member 
knows that lawyers differ and legal opinion differs. The legal opinion that 
was available to the Governor there was the one and he acted upon it. He 
took the best legal opinion available there, because it was not a casual thing 
and something had to be done; otherwtse every expenditure would have 
become illegal. On the other hand. the lawyers we consulted had gtven a 
different opInIon and we informed him. Naturally, he abided by the better 
opinion. Nothing followed; that was rectified immediately." 

The Hon'blc Speaker then gave the ruling that it was clear from what 
the Hon'ble Home Minister had said that the better opinion seemed to be 
that the Ordinance was illegal and no action had been taken. Therefore, 
there was no need for him to give consent to the Adjournment Motion. 
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After the Motion was negatived. I came out to the inner lobby. 
Shri La! Bahadurji with his disarming smile and with loving care of an expe-
rienced elder statesman, with his usual softness, told me, "Mr. Panigrahi, 
very silently you achieved your objective." 

During that period, I had the opportunity of meeting him on occa-
sions. He was leading the life of a true Gandhian. He was an epitome of 
simplicity and humility. He had no rancour or malice against anyone. There-
fore, though he took hard dccisions, he had no enemies. Power or position 
had no impact on him in any way. He was always ready to hear the points of 
view of others with sincerity and understanding. Bccause of this attitude, he 
endeared himself even to the opposition. He had his roots in the soil. 

He used to say, that there comes a time in the life of every nation 
when it stands at the crossroads of history and must choose which way to 
go. But for us there need be no difficulty or hesitation, no looking to right or 
left. Our way is straight and clear - the building up of a socialist democracy 
at home with freedom and prosperity for all. and the maintenance of world 
peace and friendship with all nations abroad. To that straight road and to 
these shining ideals we re-dedicate oursclvers. 

Shastriji laid greater emphasis on achieving self-reliance. In his Broad-
cast to the nation on 19 October 1965 he said, "Self-reliance means the 
capacity to make the utmost of what we have and the courage to do without 
what we do not. and what we cannot have." 

His immortal slogan "Jai Jawan Jai Kisan" in the war days of 1965, 
like Churchill's famous appeal to the people of Britain in the Second World 
war, enthused the entire people of our country for making our country self-
sufficient in foodgrains. It also gave a boost to the morale of our fighting 
forces. 

As a grassroot worker he used to say that people are our real source 
of strength and it is from them that he would seek to draw inspiration. 

I had the last meeting with this great son of India-the friend of the 
pour and the needy - at Bhubaneswar railway station in a peculiar situ-
ation. The Congress Session was being held at Bhubaneswar in 1964. To my 
surprise I saw that Shri La! Bahadur Shastri. whom I had not met for two 
years. was left behind on the railway station when the long Congress proces-
sion had already left. Such a noble. dedicated and great soul of India stand-
ing with most unassuming SimpliCity. not claiming for recognition either! I 
approached him as one of his old colleagues in Parliament. He immediately 
remembered me and embraced me with his fatherly affection. I accompanied 
him to the historic Congress Session. which adopted socialism as the objec-
tive of the Indian National Congress. He was the jewel among men. 
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SHASTRIJI : SOME PERSONAL GLIMPSES 

RaghukulTilak 

I had met Lal Bahadur Shastri several times earlier but I really came 
to know him when we were both in Faizabad Jail in 1932. What was he like 
in those days? The picture that emerges in my mind is that of a fair-looking. 
diminutive, gentle, reticent. reserved, and a studious person with a subdued 
but fine sense of humour. Being myself reserved by nature and spending 
most of my time in reading and writing, we naturally felt drawn to each 
other. It chanced to be a time when some of the top writers and poets (both 
Hindi and Urdu), such as Navin, Kantak, Amn, Ganjoor, Muzaffar happened 
to be in prison at Faizabad. Our life seemed to move on a high cultural level. 
We had regular debates. discussions. symposia, Kavi Sammelans and 
Mushairas. Lal Bahadurji. \\1th his notebook, would invariably attend but 
seldom participated actively. I had an inkling of how attentive he had been 
when in 1954 we happened to be together for several hours in a journey by 
car. Our talks ranged far and wide and then suddenly he said, "May I recite 
an Urdu couplet to you?" I was all attention and listened. 

Rang bharkar phir ise rakhna hal tererubaru. 

Zindagi mere liye khaka hal ek tasvlr ka. 

(Life is but the outline of a picture to me. 
Fill in the colours and let the prime artist sec.) 

"How do you like it," he asked. I said it was good and asked the poet's 
name. He said. "you, yourself". Then I remembered that it was indeed a 
couplet from one of my own ghazals which I had recited at a Mushaira in 
Faizabad Jail. It had been so long ago that I had forgotten all about it. 

l[ we consider the meaning and apply it to his own life. we shall see 
what pleasing colours he filled in. prodUCing a balanced design which drew 
world-wide admiration and secured for him an abiding niche in the National 
Gallery. 
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After we came out of jail. we had many occasions to work together in 
the Legislative Assembly. the Congrcss organisation and outside. The more I 
came to know him. the deeper grew my regard and affection for him. A few 
incidents stand out in my memory. which should give an idea of his innate 
good nature. his strong common sense. his style of life and the way he 
worked. 

In 1938-39 Jawaharlalji was the President and Lal Bahadurjl, the 
Secretary of U.P. Provincial Congress Committee. I had to see the latter on 
some bUSiness connected with my own by-election to the Assembly from 
Meerut. When I went to the Congress Committee office. I found Nehru 
addressing a meeting of 30 or 40 persons in the central hall. Not noticing Lal 
Bahadurji there. I crossed into the small room at the back which used to be 
his office and found him sitting alone at a table as if waiting for something. I 
asked him why he was sitting alone there doing nothing. when Panditji was 
addressing a meeting in the next room. He said. "This is exactly why I am 
waiting here. Let Panditji finish his speech and then my work would start. 
The people there are all members of a district Congress Committee. They 
have some differences and problems among themselves. PanditJi is telling 
them how important it is to stand and pull together. After he has finished. I 
shall have to sit with these people. find out what the problems are and 
suggest a solution which. if possible, should be acceptable to everybody. It 
seems I shall have to sit here until late this evening." 

This little incident gives an idea of the differing but vital roles played 
by Jawaharlalji and Lal Bahadurji in our national life when they were both 
among us. The former had a world perspective and inspired people to rise 
above their own narrow selves. The latter worked at the grass-roots and had 
a genius for evolving a consensus. Hence was it that Nehru often used him 
as a troubleshooter. whether it was the language problem in Assam or the 
Hazrat Ballneident in Srinagar. 

When he was Minister for Railways, I was serving as Chairman of the 
Ralllway Service Commission with HQ at Allahabad. On one occasion he 
travelled from Bombay to Allahabad by rail. Along with many others I went 
to the Station to receive him. As always. he travelled in a reserved but small 
second elass compartment, but the General Manager of the Western Rail-
ways who came by the same train had his big well furnished saloon. La! 
Bahadurji. introducing him. said that he had found his travelling by the 
same train very convenient. Whenever he needed hot water or a cup of tea, 
he could get it easily from his saloon. All the while the General Manager was 
feeling embarrassed. When I could talk to Lal Bahadurji alone. I asked him 
why he was not using a saloon himself. I could tell him from my own 
experience that it would save considerable time and strain and he could also 
have his food cooked as he desired. Looking to his delicate health. it was not 
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a small thing. I was entitled to. and did make use of. a saloon on my 
journeys. Obviously. Lal Bahadurji was closer to what Gandhiji expected of 
us than I was. But he only said. "Tilakji. why worry. I have carried on like 
this and can easily do so a little longer." His tone and manner showed not 
the least trace of any feeling of pride or superiority. On the other hand he 
sounded a little apologetle. This and many other incidents showed that his 
simplicity and austere living came to him so naturally that he was hardly 
conscious of doing anything deserving praise or recognition. 

I recall another incident during his tenure as Railway Minister. I was 
once staying in the Railway Rest House ncar New Delhi Railway Station 
whcn I fell ill. Lal Bahadurji. alongwith our common friend Sumangal Prakash 
came to see me. It was in the evening and we talked on for quite some time. 
The same evening, the President was to host a banquet in honour of Marshall 
Tito. I asked Lal Bahadurji whcther he was not being delayed and if he did 
not have to attend the banquet. He said that he kept away from such 
banquets as he did not have the proper dress. Did not Pandltjl insist? I 
asked. "No". He said. "Panditji knows my problem. he gladly grants me leave 
of absence." 

After he had resigned under the Kamaraj Plan and was looking after 
Congress affairs in U.P .• there was a change of Government in U.P. and 
Sucheta Kripalani took over as Chief Minister. I happened to be at Delhi and 
went over to give her my good wishes. To my surprise she said. "I have a 
problem and I want your help. Lal Bahadurji is insisting one ... belng taken 
into the cabinet. but 1 feel that he would be a source of trouble and make it 
difficult for me to carry on smoothly. I want you to speak to Lal Bahadurjl 
and persuade him not to insist." I tried my best to excuse myself. saying 
that I had bcen out of active politics for so long and that she should take up 
the matter herself. But she would not listen, asking whcther I could not take 
this trouble for her sake. In the end. I had to go to Lal Bahadurji and asked 
him why he was forcing somebody on Sucheta whom she did want and 
whom he also knows to be troublesomc. He said. "Tilakji. Suchetaji does not 
understand the problem nor do you. This person would prove much more 
troublesome outside than if he is taken into the cabinet. You know him. 
too. Please explain the position to her." 1 came back and conveyed Lal 
Bahadurjfs views to Suehetaji. Finally. she agreed that there was a lot of 
sense in what Lal Bahadurji had said. The person in question was taken 
into the cabinet. 

When he was still Home Minister. Lal Bahadurji came to Meerut In 
1961 to address a meeting on the occasion of Gandhi Jayantl on 2nd Octo-
ber. I presided. A few days earlier. some workers of the opposition including 
some Socialists had been arrested and handcuffed In one of the districts of 
U.P. While welcoming him. I refcrred to this incident and reminded him that 
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both he and I had been to prison several times during the British regime but 
had never been handcuffed. It was a mattcr of shame that this should 
happen In Indcpendent India. I also referred to the general discontent and 
dissatisfaction among the people, the way the Congress Government was 
functioning. In his speech, he cxpressed rcgret at the handcuffing, and said 
that he would inquire into the matter and see that there was no recurrence. 
As regards the general discontent, he said that it was no pleasure to them to 
cany this heavy burden of government particularly when they felt them-
selves that their performance fell short of their own desire and expectati06s. 
But it was a burden which they could not throw on the road and walk away. 
They had to carry it until a viable and responsible opposition arises to 
relieve them. 

It was his humane and broad-minded approach to politics and life in 
general that enabled him to keep above and away from narrow groupism 
and factionalism within the Congress and receive equal regard and affection 
from such diverse personalitics as Jawaharlal Nchru and Purushottam Das 
Tandon. Whenever he stood for any office either in the Congress Legislature 
Party or in the organisation outside, he would invariably be elcctcd by a big 
margin. if not unanimously. When he was Home Minister in U.P. I once 
twittcd him by asking whether it was his goodncss or finesse that got him 
respect from such different quarters as Pant. the Party and the Police. When 
his name was being eonsidcrcd for thc Prime Ministcrship. it was in my 
presence that he told some of his close associates that the greatest favour 
they could do was to do no canvassing for him. In the end, after Morarji 
Bhai had withdrawn from the contest. he was unanimously chosen for the 
high office. 

I went to felicitate him on the day on which he had been sworn in as 
Prime Minister. It was 11 P.M. and cven at that late hour there was a big 
crowd of people waiting to meet him on the lawns of his bungalow. As usual. 
he talked while having a walk on the lawn. Among othcr things I asked him 
if he was thinking of shifting to Teen Murti House. He said he had never 
thought of doing so and would stay in the prcscnt house. After sometime the 
Commonwealth Prime Ministers' Conference was to be held in London. I 
asked him if he would change into a churidar and sherwani or kccp to his 
dhoti and kurta. He said. "What is wrong with dhoti and kurta? If necessary. 
I would put on a warm coat as I do hcrc". Thcn he told me how. when Queen 
Elizabeth came and was givcn a banquet at Rashtrapati Bhavan. Panditji 
had persuaded him to borrow a churidar from somebody and put it on and 
how uncomfortable he had felt. with only one thought in his mind during 
the banquet; how soon he would be back home and get rid of the nuisance. 
Whcn I learnt that he had not taken his evening meal till then. I asked him 
how he would carry on like this. now that the burden of work was going to 
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be so much heavier. He would have to be more punctual in his habits. He 
said it was the first day and things would gradually settle down. I did not 
feel satisfied. His son Hari Krishna was there and I told him that it would be 
his responsibility to relieve the strain on his father as mueh as possible. He 
should take him inside for his meal and beg the people who were waiting to 
spare him and come next day. This was done at the time but I kept asking 
myself how long eould a person who was driving his body so mercilessly. 
survive. 

It was in August 1965 that reports of the infiltration of irregular 
Pakistani forces into Kashmir and of the mounting tension in the region 
started trickling in. The Sarve Seva Sangh decided to send a small delega-
tion to ascertain the facts and submit a confidential report. Lal BahadurJi 
welcomed the idea and made all arrangements for members of the delegation 
to be treated as State guests and given all neccssary facilities. The delega-
tion consisted of Shri Poorna Chandra Jain, Shri Yashpal Jain and myself. 
We arrived at Srinagar in the last week of August. Through the courtesy of 
the State Government, we were able to meet everybody who counted and 
visit every place that mattered. We were still busy meeting people and trying 
to assess the situation, when open war broke out. In the beginning. the 
Pakistan forces tried to cut out supply lines to Kashmir and it appeared to 
be touch and go. But Lal Bahadurji had risen to the height of the occasion 
and the firm and timely action he took by ordering the Air Force Into action 
along willi three-prolonged attack by the military, witnessed the dog-fight in 
which Keeler and Pathania downed the Pakistani planes. 

Meanwhile, Lal Bahadurji's image in the country had undergone a 
complete metamorphosis. While for sometime after he assumed office as 
Prime Minister there used to be laughter and jeers whenever his diminutive 
figure appeared on a cinema screen. there was now thunderous applause 
and heartfelt appreciation for the firm and decisive way In which he had 
handled the crisis. 

A cease-fire was deelared on 22nd September 1965. and. after the 
question had been debated at the UN, Soviet Russia persuaded Ayub Khan 
and Lal Bahadur Shastri to meet in Tashkent in January 1966. Lal Ba-
hadurji left for Tashkent on January 3 and at the Conference there Kosygin 
persuaded the two sides to sign a peace agreement based on a complete 
return to the status quo and a vague understanding to negotiate differences. 
The agreement had a mixed reception in India. But all dHTerences were 
drowned in the nation-wide massive demonstration of grief that followed 
with the arrival of Lal Bahadur's dead body at the Palam Airport. It was a 
strange quirk of destiny that it was not given to him to build on the confi-
dence he had acquired in himself and the hold he had gained over the 
people. 

168 



Historians would assess Lal Bahadur's role as a leader and as an 
administrator and, in the light of subsequent events, conclude whether the 
signing of the Tashkent Agreement was the right step. But those who mew 
him at close quarters can, without waiting for history's verdict, confidently 
say that he was a man great In every sense of the word except the physical, 
who would dutifully accept and easily adjust himsclf to any role, small or 
great, that came his way, whcther as an ordinary worker at the lowest level 
or as the Prime Minister of India. Wherever and in whatever capacity he 
worked, he adhered to certain values and was prepared to suffer and make 
sacrifices for safeguarding them. 

. .. ;,;.; ... 
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A REVERED MAN 

Bhishma Narain Singh 

The name of Lal Bahadur Shastri at oncc evokes a fcellng of rever-
ence and creates the image of a true Indian. He was, indeed, a true Gandhian 
who had lived through a life of experiences rooted in the very soU of the 
country. He is also one of the rare examples of a person rising to the highest 
levels from humble beginnings. 

My first contact with Lal Bahadurji occurred in 1952, when I was a 
second-year student in the Benaras Hindu University. We used to hear a lot 
about Shastriji, that he was a man of simplicity and truth who had high 
ideals and was also a close confidant of Pandit Nehru. I had a great desire 
of meeting this respected personality who himsclf was first exposed to 
Mahatma Gandhi in the precincts of the Bcnaras Hindu University on Its 
foundation day. 

When Lal Bahadur Shastri was 11 years old, Mahatma Gandhi came 
to Benaras to lay the foundation stone of the Benaras Hindu Univcrsity. The 
ceremony turned out to be a totally unexpected anU-elimax when Gandhiji, 
in his typical style of fearlcss and forthright spcaking. startcd dcnouncing 
the British and also things and institutions close to the British. There was a 
walk-out by the official and other Brilish admircrs. but Gandhijl continued 
until the Chainnan of the Meeting himself left the dais. The impact of this 
incident on young Lal Bahadur Shastri was immcdiate and decp. He reallsed 
that if a man so gentle and frail could hold the masses spell-bound, there 
could be no greater force t.han t.ruth and justicc. The truth, justice, selfless-
ness. simplicity and genuine concern for the country were the guid1ng prin-
ciples of his life. 

My meeting with him in 1952 at Delhi created in me a keen desire to 
have more contacts with him. We were organising the Youth Congress those 
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days. and. as workers and student leaders. we went to Delhi. where Shastriji 
was deeply engrossed in the affairs of the Government and the Congress 
party at the highest level. I sought an appointment with him and waited. To 
my surprise. I received a telephonic communication from him and soon I 
was given an appOintment. I was moved with his courtcsy shown to me as I 
was only an ordinary studcnt. But this noble gcsture convinced me that he 
had a genuine concern for everyone. 

Thereafter. I had occasions to meet him in various capacities as he 
rose further up and became the Prime MinIster of India. Each meeting 
strengthened my feeling about him that he had the solicitude for the welfare 
of the common people at heart. Though he occupicd the highest seat in the 
Government. he retained his humility till the end. In fact. his simplicity and 
genuine humbleness went on growing as he rose up. His simplicity was 
characteristic, through which he identified himself with the common man; 
and. he behaved humbly to remind himsclf that whatever he was doing was 
for the true service of the Indian masses and the country. But he took steely 
decisions at times and could not be changed easily. nor could his simplicity 
be taken as weakness. 

La! BahadurJi was a clear thinker and always followed a conCiliatory 
approach. He lent a patient hearing to all and sundry and finally evolved a 
via media which would be acceptable to the two sides holding strongly 
divergent views. His handling of the 'Hazrat Bal' episode in Kashmir and his 
approach towards the sensitive problem of Assam on the issue of the official 
language are well-known examples of his achievements. His transparent 
sincerity endeared him to everyone. But in spite of his occasionalinabillty to 
agree to demands. he made no enemies. In fact, it would not be easy to find 
any other example in the history of politics and politicians where a person 
was so gcnuinenly respected without creating an awe that was the charac-
teristic of many of the giants of the Indian polilical scene. 

After India became independent. the role of the politicians changed 
and many leaders had to assume the responsibility of governance. Shastriji 
avoided taking on authority as a member of the Government as long as he 
could and concentrated more and more on the organisational side. How-
ever. Pandit Nehru wanted to utilise his talents in a more eITective manner 
in the process of the construction of India and he was brought into the 
Govcrnmcnt. Lal Bahadur Shastri hcadcd the Ministrics of Railways and 
Transport. Commcrce and Industry. Information and Broadcasting and the 
all scnsitivc 'Homc'. All the Ministries under his charge have becn stamped 
with pcrmanent marks of his administrative capabilitics and far-sighted 
vision. The Indian Railways, in cITcct. bcgan thcir journcy on providing 
amenities to lower class passengers only during Shastrijl's days. 
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All through his life. he continued to adopt a simple life-style and 
exhibited the highcst form of personal integrity in all aspects. One biogra-
pher has recordcd that even as a Minister. he had no bank balance even for 
fighting his own elections. 

During the last days of Pandit Nehru. when he found his health 
falling. he came to depend more and more on ShastriJi for matters which he 
would have liked to handle personally. The exit of Nchruji created a situ-
ation of shock and void which could only be filled in by La! Bahadur Shastri 
who took on the responsibility of the Prime Minister. Destiny. however. did 
not allow him mueh time. 

The demise of La} Bahadur Shastri was itself a shocking event. But 
even at the time when he left the ephemeral world. he gave the historic gift 
of the 'Tashkent Agreement' to the sub-contincnt. The man was mourned 
deeply and sincerely not only in India but also in Pakistan and Russia. 

The world will not find any other like Shastrijl. 
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DYNAMIC PERSONALITY 

Dharma Vira 

Shri Lal Bahadur Shastri belonged to the lower middle classes of our 
country. From his early youth. he had been drawn to the Congress Move-
ment. dedicated to bringing independence to our country. In this fight, La! 
Bahadurji had to suffer imprisonment and other atrocities and stringent 
actions by the British Government. But his devotion to the country was so 
great that the hardships faced by him did not deviate him from the path of 
the fight for independence. 

Even before independence had been achieved Shastrlji had already 
started being considered as one of the top leaders of the Congress Party. 
After independence it was natural that he should be given office as a Minis-
ter in the U.P. Government and thereafter in the Central Government. Shas-
trijl as a Minister was known as a person of great integrity. understanding 
and common sense. His rclations with the bureaucracy were always cordial 
and because of his inborn courtesy. good nature and understanding, he 
established himself as one of the most sueecssful Ministers in the Govern-
ment. His dedication to constitutional priorities was well known and when 
he was the Minister for Railways in the Central Government he, by action, 
showed his devotion to constitutional principles when after a serious acci-
dent resulting in numcrous deaths took place. he acceptcd moral responsi-
biUty for the accident as the Minister of Railways and resigned from the im-
portant post of Railway Minister. This action of his was acclaimed by every-
body in the country and cven today is cited as an example for others to 
follow. 

It was not surprising that because of his qualities of head and heart 
Shastriji became a favourite of Pandit Jawahar Lal Nehru. the then Prime 
Minister of our country. Everybody those days uscd to wonder as to what 
would happen if and when Jawaharlalji departcd from the Indian scene. 
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Whether we will find a suitable successor to Jawaharlalji was a question 
talked about by all and sundry and most thought it was barely possible to 
have a suitable successor. JawaharlalJi, it appears, had different views on 
the subject. While he was naturally hopeful that some day his daughter will 
become the Prime Minister of India, it was a general lmowledge that for 
immediate succession after him, Lal Bahadurji was his choice. And when 
Panditji passed away in 1964, it was not surprising that Lal BahadurJi was 
chosen by the Congress Legislature Party as the successor to Panditji for the 
office of the Prime Minister of our country. 

Because of his courtesy, mild behaviour and generally quiet disposi-
tion, a number of people feared that Lal Bahadurji might prove to be a weak 
Prime Minister but soon he showed that under his courtesy and mUd be-
haviour was hidden a strong will-power and capacity to give serious thought 
to problems and to come to correct conclusions. Soon after his taking over 
the reins of the Prime Ministership in 1965, Pakistan forced a war on our 
country. His leadership during the period of this war was acclaimed all over 
the country and is still remembered. He boldly faced the threat posed by 
Pakistan and led the country to a great victory. In this victory, many impor-
tant places and territories were captured by our troops. Normally. when 
peace treaty was signed it would have been natural for the captured territory 
to be retained by Indi-a but Shastriji whilst firmly believing in the integrity of 
his eountty. did not covet the territory of our neighbour and when the war 
ended and a peace treaty was signed, in Tashkent. he generously agreed to 
return to Pakistan the conquered territory. It is unfortunate that immedi-
ately aftcr the Tashkent treaty Lal Bahadurji passed away and he could not 
follow up the various schemes that he had in mind to improve the economic 
situation in our country. Whcn he went to Tashkent, he had told his staff 
and evetybody concerned to think of steps to be taken to improve the 
economic situation in the country because he was determined to take up 
this task, in right earnest. after his return from Tashkent. He had many 
schemes in his mind but unfortunately they Just remained there. since he 
passcd away in less than two years of tenure In office. How much the 
countty lost in its development through his untimely and tragic demise can 
only be gucssed but can never be determined. It is quite possible that had 
Shastriji lived a few years longer. the economic situation in the country 
would have been so tailored that it would have saved us from the utter 
disaster and disruption of economy which we are facing today. His was a 
wise head who examined everything carefully and took decisions only after 
serious consideration and thought. As his Cabinet Secretary. I had occa-
sions to personally experience this great strength in Shastrljrs functioning. I 
am somewhat averse to delay in taking deciSions and on many occasions 
when. as his Cabinet Secretary. I used to urge him to take an early decision 
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on important matters he would just smile and say, "Dhanna Viraji, if I wait 
till tomorrow morning to think over the matter, would it result in any danger 
or loss?" Naturally, I had no answer to that question. He would think over 
the whole problem till the next morning and take a decision. This happened 
not only once but on a number of occasions. 

ShastriJi's untimely demise was a tremendous loss to the country 
because the country, at that stage, needed a sound, steady and careful 
person to guide its destiny. This, however, was not to be and the country 
lost him and in the process, we do not know what we actually lost for the 
future and progress of the country. 

As one of his devoted followers, I have always harboured in my heart 
respectful tribute and rcgard to his memory. He was one of the greatest sons 
of our country and one wishes that he had lived longer as our Prime 
Minister to serve the country in its progress, economic as well as political. 
He was greatly interested in the progress of our Scheduled Castes and 
Scheduled Tribes, in eradicating poverty, and raising the status of our women. 
All these tasks remained unattended by his tragiC and untimely demise and 
even to date it has not been possible to find answers to all these basic and 
important problems of our country. 
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In April 1938, communal riots had broken out in Allahabad. I was II 
then appearing at the Intermediate examinations. Because of the riots, the :::$ 

examinations were postponed. Lal BahadurJI was the presIdent of Allahabad :1~i! 
City Congress Committee. In consultation with Jawaharlalji, he decided to ~ji~ 

mobilise Congress vo!untefiers to mdove ihmmediatedlY to different Mohallas of .; ... :! .... :! ..... :~ .. ::: .... :! .. 

the city including the cur ew-boun Mo alias an to set up Peace Commit-
tees. In addition to influential Congress Workers, like Kapil Dev Malaviya.:·' 
Keshav Dev Malaviya. K.M. Ashraf. Sajjad Zaheer, Z.A. Ahmed, Ram Mohan [~~l1 

~~~!~. :~~. :;:~~:tt~~c~tf:;l~~t~~:~a7t~r~~~~;:~:~~~;d·p~::t~~e b~ ~: I 
Hindus. Lal Bahadurji especially selected me to go to this Mohalla. I went :::: 

~~::~E ::~~~~~::d~1~~~~~E~:~;~~~:t ~~:(;:;;~~:£:~I .. 1,. 

sent me to appeal to the senior citizens of the Mohallas to set up Peace 
Committees. The old lady was gracious. She sent for a number of young ~II 

~~~~~: ::t ~=r!h~: ~:~r~:~h:nB~: ~:~~:~\.: :::d:~C~~~: l:'::.l:" .. : .. :,." 

this conversation to Lal Bahadurji. He smiled and said that it was exactly 

:::t ~~~~~~~~t;;i:;~~i:~~~d~ci~i~~~~i~C~:~:~o~I~~ !::!~ ~~~ I 
to take a specIal plane but to go by a regular Air India flIght. I had been ji~ 
chosen to go to the German Democratic Republic in a dclegation sent by the ~ 

University Grants Commission. For security reason only those who had :.::.:1':"':',.:1.: 

been eleared by the Intelligence Staff· were permitted to travel in the same : 
plane with the Prime Minister. I was sitting in one of the front scats because .:.: 
almost half of the rear scats were reserved for the Prime Minister and his III 
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party. After the plane had been in the air for some time. an officer of the 
Prime Minister's Secretariat came to me and said that the Prime Minister 
wanted me to meet him. I naturally went to the Prime Minister and was 
asked to sit on the adjoining seat. Before I could find suitable words to 
speak to him. Lal Bahadurji asked me if I had forgotten him. It was true that 
I had not met him since independence but I did not expect him to remember 
me since I was one of the many student volunteers he had come across. I 
picked up courage and said. "Sir, how is it possible not to rccognise the 
Prime Minister of India. but I thought you may have forgotten a student 
whom you knew almost 30 years earlier." Lal Bahadurji. with his character-
istic humility as well as sincerity said that he did not forget those who were 
with him during the period of the freedom struggle and recalled the inci-
dents of the 1938 riots. 

In April 1965, an unfortunate development had taken place in the 
Aligarh Muslim University. During an annual meeting of the University Court, 
there was an attack on the newly appointed Vice-Chancellor, Nawab All 
Yavar Jung. Mr. M. C. Chagla was then the Union Education Minister and 
had made a strong speech in Parliament but it was rumoured that since the 
Prime Minister had said nothing there was prcsumably a difference of opin-
ion bctween the Prime 11inister and the Union Education Minister. Since Lal 
Bahadurji asked me about what had happened at the meeting of the Court. I 
made bold to ask him whether there was a difference of opinion betwecn him 
and the Union Education Minister. My question surprised Lal Bahadurji and 
he asked me why did I think so. I gave the explanation according to the 
current rumour that if the Prime Minister had agreed with the perecption of 
the Education Minister he would also have spokcn in the Parliament. Lal 
Bahadurji remarked that parliamentary institution could only function if the 
allocation of Business Rules were respected and collective responsibility of 
the Cabinet to the Parliament was observed. Then. he said when he ac-
cepted the responsibility for the railway accident and had reSigned, did the 
country expect Jawaharlalji to make a statement? "Our parliamentary de-
mocracy". Lal Bahadurji said. "is still at a tender stage; it has to be nurtured 
with every care and conventions and norms have to be established." 

Truly, Lal Bahadurji was one of the builders of modern India. 
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BRAVE LITTLE MAN 

Satyendra Narayan Sinha 

It was in 1934. when I got an opportunity. nay a privilege, to see La! 
Bahadur Shastri from close quarters. I stayed with him for nearly three 
months before shifting to a hostcl of the Ewing Christian College in Al-
lahabad. Shastriji led a very simple, unostentatious and spartan life. Though 
he had a very busy schedule of life, being the General Secretary of the 
District Congress Committee, yet he would find time to look aftcr me. 

The Congress Committee then had two factions but Shastriji kept 
himself away from thc group politics and thus commanded the respect of all 
workers. 

Shri Purushottam Das Tandon was then not only the President of the 
District Congress Committee but also of the Servants of the People SOCiety. 
Lal Bahadurji who was a life member of the SOCiety, had to work under him 
and considered Tandonji as his "guru". 

Tandonji and Pandit Jawaharlal Nehru had differences of views on 
many issues. Besides Tandonji. Shastriji was close to Panditjl also, as he 
looked upon him as the man of destiny and had very dcep regard and 
admiration for him. Shastriji had a difficult part to play but he had the 
unique distinction of enjoying trust and confidence of both. 

Tandonji was elected President of the Congress in 1950 in the teeth 
of opposition by Pandit Nehru. Jawaharlalji initially did not want to join the 
Congress Working Committce but later he did join. He, however, wanted Rafi 
Ahmed Kidwai and some others to be included in the Working Committee. 
When Tandonji refused, Panditji resigned from the Working Committee and 
a crisis arose in the Congress. Lal Bahadurji who was a Minister in U.P., 
went to Dclhi to bring about a rapprochement between the two but he failed. 
Tandonji ultimately decided to resign from the Presidentship and declared 
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that since Nehru was the symbol of the nation, he must stay. Shastriji's 
position during the crisis was uneviable but because of his transparent 
sincerity, he was able to retain the trust of both. When Pandit Nehru be-
came the President of AlCC, he made Shastriji the General Secretary. Shas-
triji resigned from the U.P. Ministry and moved to Delhi and stayed in the 
Teen MurU House with Pandit Nehru. He worked very hard in organising the 
election campaign as well as in solving difficult questions relating to selec-
tion of candidates. Pandit Nehru was so impressed with his talents that 
after the General Elections, he asked Shastriji to contest the Rajya Sabha 
election and appOinted him as Minister of Railways and Transport. 

The Railways were in a bad shape at that point of time. Shastriji 
devoted himself to the work of rejuvenating the Railway administration and 
repairing the damage, suffered due to partition. It was he who by rearrang-
ing U1e travelling classes, eliminated the original first class and converted 
the second elass into first and provided other amenities to second and third 
class passengers. 

The year 1956 was marked by a series of railway accidents, the worst 
being the train smash ncar Ariyalur in Kerala when 144 people lost their 
lives. Lal Bahadurji in the best traditions of democracy, held himself morally 
responsible and tendered his resignation. Three months earlier also, after 
the Mehboobnagar accident in which 112 persons were killed, he had offered 
to resign but Pandit Nehru asked him not to press it. 

The Prime Minister while accepting his resignation paid glowing trib-
utes to Shastriji: 

I should like to say that it has been not only in U1e Govern-
ment but in the Congrcss also, my good fortune and privilege 
to have him as a comrade and a colleague, and no man can 
wish for a bettcr comrade and a better colleague in any under-
taking. He is a man of highest integrity, a man of conscience 
and a man of hard work .... And it is bccausc, he is such a man 
of conscience, that he felt deeply wherever there was any fail-
ing in the work entrusted to his charge ... .! have the highcst 
regard for him. 

Shastriji used to make on intensive study of the subject, its back-
ground and then discuss with his officials before going to the Parliament. 
Though he was not a good orator, yet he was heard with rapt attention by 
members of both sides. 

..... ...... 
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Partmc:~. held many Important portfolios and left his imprint on the de- I 
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As the Home Minister, he had to face many knotty problems. It was a 
general assumption that Lal Bahadurji was too soft and too mild to deal 
with challenges requiring firmness, determination and strong will. He was, 
however, successful in dealing with Master Tara Singh. A Commission, headed 
by Justice S.R. Das, found no substance in the charge of discrimination 
against SHills in services. Masterji was not able to rouse the SHills after the 
report of the Commission. 

He very ably rcsolvcd the Assamese language problem. The Assamese 
and Bengal were at logger-heads over linguistic issues. Shastriji was able to 
devise a formula called 'Shastri-formula' which satisfied both and peace 
returned to Ass~:l.ln. 

He was anxious to put down cornlplion in public life as well as in the 
administration. He had created the Ccntral Bureau of Investigation and 
appOinted Santhanam committee to investigate and recommend measures 
to stamp out corruption. On the recommendations of the committee, a "code 
of conduct" for Ministers was dra\vn up. Shastriji was well informed about 
the gOings-on even in states. Once in my presence, he had asked Shri K.B. 
Sahay to warn one of his colleagues against his corrupt actions. It was 
because of Shastriji that Justice S.R. Das Commission was apPOinted to go 
into the allegations against Sardar Pratap Singh Kairon, who had to quit on 
the findings of that commission. Shastriji stood for purity in public life and 
had he lived for full tcrm in offic~, things would have been quite different. 

Shastriji was able to solve many tricky and ticklish problems, with 
explosive potential. The Hazaratbal incident of Kashmir was one such prob-
lem. which was tactfully handled and solved. 

On the death of Pandit Nehru, Congress President Shri KamaraJ as-
certained the view of many important Congress functionaries. Chief Minis-
ters and members of Parliament and was able to evolve a consensus in 
favour of Shri Lal Bahadur Shastri. who was elected leader of the Parlia-
mentary Party. It was widely reported that a group of leaders, who were 
described by newspapers as a Syndicate had succeeded in getting Shastriji 
elected leader, as he was, in their opininon. a pliable and amenable person, 
and the Syndicate would be able to govern the country by proxy. But before 
long. it was elear that Shastriji had his own mind. He would consult and 
listen to views of others but would take his own decisions. Some allegations 
were made against Shri T.T. Krishnamachari about which Shastrtji wanted 
to consult the Chief Justice of the Suprelne Court. Shri Krishnamachari ob-
jected to this and reSigned. Shastriji lost no time in accepting his reSigna-
tion and appointed Shri Sachin Choudhary, the Finance Minister. This hap-
pened when none of the members of the so-called Syndicate including Shrt 
Kamaraj were in Delhi. 
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For him the first priorities were poverty, unemployment and food 
crisis. The food prices had riscn by 22 per ccnt. Lal BahadurJi evolved many 
measures to meet the situation. He laid emphasis on small scale industries 
to create more jobs and boost the rural economy. 

In 1965, the language problems in the South created an explosive 
situation and callcd for great statesmanship, patriotism, imagination and 
patience to find a solution. A very severe crisis faced the Government, when 
two Ministers of the Central Government, hailing from the South, resigned. 
Yet the Shastri Government was able to find a via media to allay the misgiv-
ings of the South and to satisfy the Hindi enthusiasts as well. 

Lal Bahadurji disclosed the toughness of his fibre, when on a No-
confidence Motion, Prof. Hiren Mukerji charged ShastriJi with having devi-
ated from "Nehru line" and thus was disloyal to him. Shastriji refuted the 
charge and asserted that in a democracy there is nothing like deviation or a 
dcviationist. .. there is every opportunity for rethinking and freedom for the 
formation of new schemes and poliCies. He painted out that even Pandit 
Nehru, while being very loyal to Gandhiji, was not able to put all his ideas 
into effect, whcn he became the Prime Ministcr. Evcn Lenin modified Marx in 
practice. Then he went on to state that a leader generally, if he is the leader. 
does not walk on the beaten track. He had to adjust his poliCies and pro-
grammes, according to change in situations, conditions, environment and 
every man he had to deal with. 

He stood for friendly relations with neighbouring countries. He con-
sidcred Pakistan as his kith and kin. But his faith was greatly shattered 
when Pakistan provoked war with India. During the 22-day war with Paki-
stan, Shastriji proved his mcttle. He permitted the armcd forces to cross the 
border and invade Lahore and Sialkot. Pakistani armed forces suffered se- .. 
vere losses. President Ayub appealed to United Nations and erstwhile USSR. 
particularly for intervention. Ultimately the Security Council called for cease-
fire which was accepted both by Pakistan and India. 

During the war, Shastriji gavc the popular slogan of 'Jal jaw an, Jal 
Klsan'. This galvanised the Kisans. who devoted their full energies to pro-
duce more to achieve self-suffiCiency in food and inspired the Jawans to give 
their bcst to fight the enemy. His appeal to countrymen to 'miss a meal a 
week' also had a magic effect and people immediately started following the 
practice to save foodgrains. Kitchen gardens sprang up everywhere. Such 
was the effect of Shastriji's appeal. 

On the day our armed forces were moving towards Lahore. the Na-
tional Development Council met in Delhi to finalise the Plan. On the motion 
of Dr. Parmar. the then Chief Minister of Himachal Pradesh. the Council 
authorised the Prime Minister to finalise the Plan. Shri Shastri addressed 
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the Council extempore and disclosed his mind that he favoured small-scale 
industries, and assured support to agriculturists to produce more. 

Shastriji was essentially a man of peace but during the war he dis-
played an iron will and determination and emerged as a meritorious war 
leader. His prestige both in India and abroad rose high. Through his sincer-
ity of purpose and honesty, he commanded respect of all those who came in 
his contact. 

Through his unerring instincts and uncanny sense to reach the root 
of the problem. he took correct and prompt decisions when circumstances 
so warranted. He was a "Little Man" as Time described him, but rose to great 
heights through his dccds and actions. His slogan "Jal Jawan. Jal Klsan ", 
even as 'Jai Hind' of Subhash Babu. would evcr reverberate in the con-
sciousness of thc people of the country. 
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INDIA'S MAN OF DESTINY 

S. Nijalingappa 

For me, it is a matter of considerable pride and I deem it a privilage 
that I have to write an article on the late Shri La! Bahadur Shastriji, proba-
bly the most efficient and selfless Prime Minister of India. It is a pity that he 
passed away aftcr bcing Prime Minister of India for 19 months. I lmew about 
him even before I became member of the Constituent Assembly of India. He 
was one of the most loyal Congrcss workcrs and leaders of Uttar Pradesh, 
coming from poorest of the families and having educated himself with great 
difficulty. He was a patriot to his finger-tips. During my term as Constituent 
Assembly Member and later as a Mcmber of Parliament, I came to know him 
fairly well. When Pandit Nehru, though physically weak. did not give up 
power, six of us namcly Kamaraj Nadar, Atulya Ghosh, S.K. Patll, Sanjeeva 
Reddy, Sreenivasa Malya and myself met in the Tirupati Hill Station of the 
well- known Tirupati Venkataramana temple. That was about 8 or 9 months, 
as I remember bcfore Pandit Nehru's death. We met in one of the rest 
houses at 9 o'clock at night. There was bright moonlight. From 9 A.M. to 
almost 1 A.M. we met and discussed about who the future Prime Minister 
was to be. 

It was imperative that for this great country, a man of the masses, 
honest and efficicnt and who knew this country intimately from the bottom. 
had to be selected. We thought of many names and finally came to the 
conclusion that Shastriji would be thc best choice considering what we 
lmew about him. 

His resignation from thc Railway Minlstershlp Just because there was 
an accident near Ariyalur in which some people died, as he felt as if he was 
himself morally responsible for it because he was the Minister of Railways, 
was a pointer to his sense of duty. In a nutshell. this discloses the man. He 
was so loyal to his duties and his loyalty to the Congress and to his leader 
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Pandit Nehru were unique. Nehru had full faith in him and liked him im-
mensely. 

On the pretext of implementing what was euphemistically called "Ka-
maraJ Plan", Prime l\1inister Pandit Nehru removed six Cabinet Ministers 
and six Ministers of State on the ground t.hat some leaders were required to 
improve the Congress Part.y organisation. ShastriJi was one of them. The 
previous day I had met the Prime Minister and he had said four Cabinet 
Ministers and four Ministers of State would be sent out to undertake Con-
gress organisation work. For Nehru, I knew it was a matter of sending out 
members whom he wanted to avoid. In fact it was known to most of us. 
When instead of four, he had removed six of the Cabinet and six of State 
categories, I met him two days later and asked him why he had dismissed 
six instead of four and why of all the people, ShastriJi was sent out while he 
was so loyal and efficient. His answer was, I have sent him out just for the 
time being to serve a purpose and t.hat he would be taken back soon. Later 
within a few months he was back into the Cabinet again. 

In that Tirupati meeting, we wanted Kamaraj to be the next Congress 
President. But he did not agree. The next day we left Tirupati and went to a 
rest house along the East Coast ncar Madras. After considerable discussion 
we made Karnaraj agree. 

When Nehru passed away, all of us rushed to Delhi from wherever we 
were and met that night and as per our decision we contacted the members 
of the Lok Sabha of the Congress Party and appraised them of the necessity 
of having Shastriji as the next Prime Minister. There \\raS an election for the 
Prime MinistershiJr-the other contender being MorarJi Desai. In the election 
that followed, Shastriji won convincingly. The previous day I spoke to 
Morarji to withdraw, paving way for Shastriji's unanimous election. He did 
not agree and left it to God. 

When Shastriji began his Prime Ministership, common people, when 
they saw him in the pictures, uscd to make fun of him because of his very 
short stature. But very soon the same common people began to clap in 
admiration for him and for his work for them. He was a man who mew his 
country from the bottom upwards. He kncw poverty. He lmew how poor the 
people were. He knew how unemployment in the villages had made them 
poor. One main aspect of his life was that he knew the main economic basis 
and that the mainstay of Indian economy was agriculture. During his period 
of Prime Mlnistershlp, there was a war with Pakistan during which he coined 
the effective slogan "Jai Jawan Jai Kisan". With efficiency and alertness he 
managed the war willi Pakistan. 

When war was announced, all of us namely, members of the Con-
gress Working Committee, rushed to Delhi and wanted to meet the Prime 
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Minister in the Working Committee. In that meeting, we expressed our un-
happiness that the Pakistan army has trespassed into India whereas noth-
ing seems to have been done by the Indian army. Shastriji smiled and said, 
"Gentlemen, may I take you in confidence and inform you that our army is 
already within 14 miles of Lahore and Ulere need be no anxiety. No question 
as to our army winning the war. I have no doubts." We were satisfied and we 
knew when Shastriji said it, he meant it. Unfortunately, he passed away in 
Tashkent when he went there in accordance with the Russian invitation to 
Indian and Pakistani Prime Ministers to bring about peace and understand-
ing. 

No doubt compromise was reachcd but that very night Shastriji was 
dead. To all of us, it was a shock and an unbearable one. I was in Delhi. At 
about 5 o'elock. Ramakrishna Hegde woke me up and told me that Shastriji 
was no more. I could not believe it, but it was unfortunately true. I rushed 
to the airport and went up the steps of the air plane and saw the body. 
There were streaks of blue. I saw the body again in his house with Smt. 
Lalita Shastri mourning and in tears. On the body, the same blue streaks 
were visible. I thought. extreme cold in Tashkent may be responsible. 

Within a week of his death some of us met and formed a small 
committee to enquire into the manner in which his death might have come 
about. There were all sorts of rumours that he died of poisoning and his two 
death certificates were different from one another as to the cause of his 
death. Therefore, we formed a committee under the Presidentship of one of 
the most respectable persons. Pandit Hriday Nath Kunzru. But the commit-
tee, I am told, did not get the cooperation of either the Russian government 
or the Indian Government and nothing could be done. 

I am of the view that if ShastriJi had continued for another 10 years 
or even 5 years. the history. of development-cconomic, administrative and 
more so moral development-of the Indian SOCiety would have been defi-
nitely positive. 

The same friends who had met at Tirupati met again in Delhi and 
took a decision that the successor to Shastriji should be Smt. Indira Gandhi. 
We worked for It and succeeded. The contrast between ShastriJl's govern-
ment and the succeeding government from every point of view is more 
pronounced. I cannot express my conviction that ShastriJi ought to have 
lived for some more years. He was a patriot, sincere, honest and who knew 
his country and its problems as few knew. 
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EXEMPLARY LIFE OF SELFLESS 
SERVICE 

P.c. Sen 

Though Shastriji's life has been cut short in unfortunate circum-
stances, it cannot be denied that his had been an exemplary life full of 
selfless service to the cause of the country and the people. Plain living and 
high ~inking formed the motto of Shastriji's life and this soft-spoken, humble 
and unpretentious leader of the masses had a spotless political carecr which 
began rather early in life. In the course of his political life, various onerous 
responsibilities were placed on his shoulders and he always came out with 
flying colours because of his genuine love for the mother country, finnncss 
of character and uncompromising faith in ideals of love and amity. 

Shastriji reached the pinnacle of glory and achievement during the 
last one and a half year of his life after his election as the Prime Minister of 
the largest democracy in the world on the sudden death of our beloved 
leader, Jawaharlal Nehru. This was a very difficult period for our country 
and yet Shastriji earned the love and gratitude of the people of all shades of 
opinion by ably piloting the ship of the Indian State through the troubled 
waters. 

Essentially a man of peace, amity and abounding love for all, Shas-
trtji had to take a momentous deciSion in resisting Pakistani aggression on 
India in September-October 1965. It was unavoidably necessary for protect-
ing our mother country's freedom and democracy. His sagacity and herOism 
won the day for India. 

It was again ShastriJi who went all the way to far-ofT Tashkent in 
SOviet RUSSia to participate in peace talks with President Ayub Khan of 
Pakistan. He died a glorious death at Tashkent after signing the historic 
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Tashkent Declaration which was designed to bring back peace and amity be-
tween the two neighbouring countrics, India and Pakistan. Tashkent Decla-
ration is a fitting memorial to this great leader of peace and let us hope that 
its main objectives will be observed in letter and in spirit in both the coun-
tries concerned. I pay my humble tribute to the hallowed memory of this 
great man and hope that we shall be able to follow in his footsteps in 
discharging our duties to the mother country. 
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GOD'S LITILE MAN 

D.V. Alagesan 

In the Saivite lore of Tamil Nadu. there are 63 saints immortalised in 
poetry and worshipped in temples. One of them is ealled 'Siru-Thondar". In 
Tamil 'Siru· means 'little·; 'Thondar· means 'God's Servant". God appears be-
fore him in the guise of a North Indian Sadhu. who partakes of food only 
once in six months. When Siru-Thondar falls at His feet and humbly invites 
Him to eat at his house, the Lord asks him 'Are you the great little God"s 
servant I have heard so much about". Though the word 'little" is associated 
with the name of the saint, the Lord applies the epithet 'great" to him. 
Similarly our little Lal BahadurJi was great in every sense of the word. 

Fate will not be "fate", if it is not unpredictable. It snatched away Lal 
Bahadurji after only eighteen months of his Prime Ministership. If it had 
only spared him for a few more years, he would have left us an India quite 
different from what it is today. 

If fate can be cruel, it can also be kind. It was a kind fate that threw 
me in his lap; I mean the five years from 1952 to 1957, when he was 
Minister of Transport and Railways and I was his deputy. Those five fruitful 
years were also the happiest years for me. I will cherish the memol)' of my 
close association with Lal Bahadurji in those years until my very last breath. 

It was my privilege and good fortune to work with him. He gave me 
his fullest confidence and trust. He allowed me the fullest freedom. He 
shared his work In the administration of Railways with me; but, entrusted 
me with entire responsibility for running the Transport MlnlstJy, reta1nlng 
only over-all guidance on policy matters. This was something which no 
Cabinet Minister did then or does even now. The Deputy Ministers attached 
to various Ministeries used to grouse that they were not entrusted with any 
responsibility by their Cabinet colleagues and they had practically no work 
to do! They used to envy my good fortune. Not only the deputy m1n1aters, 
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even Cabinet Ministers used to envy me. One Cabinet Minister told me in so 
many words that it was the talk of the town that I wiclded more power than 
my Cabinet COlleague. Shri Lal Bahadurji ! Such talk should have reached 
La! Bahadurjfs ears also. But. he did not bother. He continued to repose the 
same trust and confidence in me. He used to tell me. "I can understand if 
south Indian M.Ps. do not say anything against you; evcn North Indian 
M.Ps. have nothing against you; all of them are all praise for you". It Is 
nothing much if I say he gave me his trust and confidence; he gave me his 
love and affection; nay. he poured it on me. 

He belonged to U.P., and 1. to Madras (Madras was a composite State 
at that time; then only it was divided between Tamil Nadu, Andhra Pradesh. 
Kerala and Karnataka) and I was not much acquainted with him before I 
joined the MiniStry. Earlier, I was in the Constituent Assembly and he was 
minister in U.P. The few times I saw him was in the A.I.C.C. office at the 
time of selection of candidates on the eve of the first gcneral election. And 
yet, I became a member of his family. He treated me not as his Deputy but 
as his younger brother. Such was his goodness and such was his greatness! 

In those days, qucstion hour in Parliament posed an ordeal for the 
Ministers. With Lal Bahadurji's consent, I used to answer all the questions 
rclaing to Raihvays and Transport in Parliament. Nowadays. I fmd. a Minis-
ter has only one question day in Lok Sabha and another in Rajya Sabha in a 
week. It was not so then. Every alternatc day was a question day in eithcr 
House. Since the Transport Ministry comprised five departments. there used 
to be qucstions on all of them. There wcre days whcn I used to be continu-
ally on my legs during the question hour. But, Lal Bahadurji was always by 
my side and used to come to my rescue, whenever I was in a difficulty. On 
my part, I was interested in taking the House into full confidence and 
placing evcry available piece of information before Parliament. I never hid 
anything. The members on my side and more 50 the membcrs in the opposi-
tion benches appreCiated my willingness to give all the information in my 
possession and gave me thcir fullest support and cooperation. They also 
used to compliment me outside the House. Thc question hour is a great 
educator; you come to know many things about your own departments 
which you might not have known outhcrwisc. I meticulously did my home 
work; and I never took the House nor thc question hour for granted. 

Once, the presiding officer of onc of the Houscs-I will not name 
him--complained to Panditji (he was Prime Minister, but he was always Pan-
ditjl to us) that I was not up to the mark in my performance during the 
question hour. When Lal Bahadurji heard this, he could not brook this 
unjustified complaint and told Panditji that the complaint was out of preju-
dice and he (PanditJ1) himself was often a witness to my competent perform-
ance in Parliament. And the matter ended there. 
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I should say here that I never took advantage of his kindness, nay, 
indulgence. Shri Shah Nawaz Khan of I.N .A. fame was Parliamentary Secre-
tary to Shri Lal Bahadurji. Towards the end of our term, Shah Nawaz Khan 
approached Panditji and requested that he be made a Deputy Minister. La! 
Bahadurji mentioned this to me and said he is agrecing to the proposal. It 
would have been perfectly natural for me at the time to request La! Ba-
hadurji that I be made Minister of State because my competence was al-
ready an established fact. But, I did not do any such thing. If I had made 
the request, I am sure Lal Bahadurji would have agreed and Panditji would 
have given his consent. But, I refrained from pushing my claim. 

Lal Bahadurji was full of new ideas. To mention only a few, it was he 
who thought of air-conditioning long distance trains. The AI c Chair-Car 
trains from Delhi to Bombay, Calcutta and Madras were introduced for the 
first time. Compared to present day levels, the fares for these AI c trains 
were ridiculously low. He wanted even the poor to travel in air-conditioned 
comfort in the trains. By introducing telescopic rates he reduced the fares 
for all long-distance travellers. He also reduced the number of classes on the 
Railways. 

The most important fact about Lal Bahadurji"s life is this: he always 
thought of the poor and how to help them. All his poliCies and administra-
tive actions were conceived and directed towards this end; his heart was 
always flowing with the milk of human kindness for the poor. If one misses 
this characteristic of his, one misses the central point in his life. He was like 
Mahatma Gandhi, who always tcstcd any proposal on the touchstone of its 
relevance to the poor. Perhaps it was due to this that God gave both of them 
the same birthday, viz., the. 2nd October I 

It is in that spirit that 'he conceived the idea of a small car when he 
was Minister of Industry subsequently. Perhaps, many may not know that 
the idea of a small car originated in his brain and was his pet child. At the 
time, the bigger Hindustan car was selling at Rs. 10,000 to 12,000 So. Lal 
Bahadurji thought of a small car costing round about Rs. 6,000. He thought 
that Central Government employees even in the lower rungs would come in 
cars to the Secretariat, if a car was made available to thcm at such a price. I 
need not elaborate on the subsequent history of the small car. Suffice it to 
say that the pOlicy resulted in the present-day Maruti car. 

His house was full of poor Congrcss workers from allover India, all 
the time. He gave priority to meeting everyone of them. hearing patiently 
what they had to say and suggesting solutions. Everyone left with full 
satisfaction beaming on his face. It was only after disposing of their cases 
that he turned his attention to official work. He used to work until midnight 
and often beyond. Then he would take his bath and his simple night meal of 
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purls-potato. The only soul to remain awake in the house at that hour was 
his devoted wife Smt. Lalita Shastri. He used to tell me, "Last night I fin-
ished my work by midnight; then they brought a pile of rues saying they 
were from H.D.M., i.e., myself; then I went through all of them befc;>re having 
my bath and food". He worked so hard. almost twenty-four hours a day. He 
did not spare himself. 

Here is an example of how he worked day and night. We fIXed the 
foundation-stone laying ceremony on a September day early morning in 
1965 for the Uttaraswamimalai Temple for Lord Murugan in Ramakrishanpu-
ram. New Delhi. and invited Prime Minister Lal BahadurJi to lay the founda-
tion-stone. He -agreed. The construction of the temple was under my guid-
ance and with my assistance. I was Minister of Petroleum and Chemicals at 
the time and was residing at No. 11. Race Course Road. We were preparing 
to leave for the temple in the early hours on that day when we saw some-
thing burning falling from the sky at some distance. Later we learnt that the 
burning object was a Pakistani transport plane shot down by our men. After 
we reached the tern pIe. news came from P.M. 's house that he was awake the 
whole of that night and just then retired to have some rest. We understood 
the situation as Lal Bahad urJi was carrying the tremendous load of guiding 
the war against Pakistan. Then I. Sri. M. Bhaktavatsalam. then Chief Minis-
ter of Tamil Nadu and Arul Kavi Sri Scthuraman (now. Arul Kavi Sri Sadhu 
Ram Swamigal) proceeded with the laying of the foundation-stone for the 
temple of Lord Swaminatha Swamy. Mr. Mehr Chand Khanna. Minister of 
Works. was also present on the occasion. Lord Murugan is the War-Lord. 
Lord Krishna says in Bhagavat Gita that among the captains of war He is 
Lord Skanda i.e. Lord Murugan. We thought it was a good omen that an 
enemy plane was shot down even when we were about to lay the foundation-
stone for the temple of the War-Lord. 

I will give only one example of his political sagacity and innate shrewd-
ness. He was Home Minister at the time. (He was a great Home Minister in 
the line of Sardar Patel. Rajaji and Govind Ballabh Pant). Sri Pattom Thanu 
Pillai was a very popular leader in Trivandrum. He was the leader of the 
Socialist party. (Kerala is a political Zoo where one can find every nuance of 
political opinion represented by a party). He was a thorn on the side of the 
Congress. One fine morning newspapers announced Sri Pillai was appointed 
Governor of Punjab. And. as if by magiC. the political situation in Kerala got 
defused overnight. La! Bahadurji was an adept at finding solutions to seem-
ingly impossible problems. I can quote many an instance. He was essentially 
a man of com promise. 

As Prime Minister, it was Lal Bahadurji who initiated the policy of 
deliberately wooing our neighbours to establish a smooth working relation-
ship with them. He visited Nepal and charmed the Maharaja and his Gov-
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ernment by his disarming nature and transparent sincerity. It was unfortu-
nate for India he did not live long enough to carry this policy further. 

The million dollar question during Panditji"s Prime Ministership was 
'who after Nehru'. Learned articles uscd to be written on the subject. It was 
often discussed in the lobbies and elsewhere. But, with his sure touch, 
Panditji selected Lal Bahadurji as his successor. After Panditji"s demise, the 
Congress Parliamentary Party endorsed Panditji"s choice. If only Lal Ba-
hadurji had lived longer, he would have consolidated his hold both on the 
party and the country. But, alas, it was not to be ! 

As Cabinet Minister for Transport and Railways, he did n~t go abroad. 
But, he asked me to go abroad, especially, to France to study D.C. versus 
A.C. electrification for our Railways. At the time, we had already started 
work on the electrification of the Eastern Railway and it was proceeding 
apace. As a result of my study of electrification of Railways in France, a 
major decision was takcn to switch over from D.C. to A.C. in our electrifica-
tion programme. As a result of my visit abroad, several bcnefits accrued to 
the departments of Roads, Ports, Tourism and Shipping in the Transport 
Ministry. 

It was a period when, after the Second World War, the Railways had 
to cope with the problem of rehabilitation of its run-down assets. Lal Ba-
hadurji applied his mind to the problem and effected 1m provements in vari-
ous fields. The production of steam locomotives in Chittaranjan was speeded 
up. Integral Coach factory at Perambur was set up and became a show-
piece and a feather in the cap of the Railway Ministry. He also streamlined 
the Railway Protection Force. 

I wanted to reform and improve catering on the Railways. The depart-
mental catering arrangements on the old South Indian Railway used to be of 
a very high order. I wanted to introduce such a system in the entire Indian 
Railways. Private contractors, who were holding monopoly of catering on 
several Railways at the same time, were rendering poor service and fleecing 
passengers. I thought departmentalisaUon was the answer to the many ills 
bedeviling catering. I mentioned this to Lal Bahadurji and he immediately 
appOinted a committee under my chairmanship. The committee studied the 
matter thoroughly in all its aspects and made recommendations. The Minis-
try accepted the report and Lal BahadurJi asked me to implement the rec-
ommendations. DepartmentalisaUon was introduced on all the Railways and 
the operations of private contractors were restricted. The powerful vcsted 
interests that the private contractors were did not take kindly to the reform. 
They used all the weapons in their armoury to defeat our decision. They 
went to all the High Courts in the land. In the end, the Ministry succeeded 
in its objective though, in the process, I created several enemies for myself. 
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But. Lal Bahadurji supported me unwaveringly throughout this crisis. He 
only said. "I would do the same thing. btlt in my own way". I will always 
remain grateful to him for his support through thick and thin. 

Shri Lal Bahadurji did one extraordinary thing which he alone was 
capable of. The annual Congress session was held at Am rits ar. Lal Ba-
hadurji was on the Working Committee and I was member of the A.I.C.C. 
Both were to attend the Congress and it was decided that we should stay in 
two Railway saloons. At that time. there was only one air-conditioned sa-
loon. It was only natural for the Cabinet Minister to stay in the AI c saloon 
and his Deputy to stay in the ordinary saloon. But Lal Bahadurji insisted 
that I stay in the AI c saloon and he would stay in the other saloon. The 
reason being that I was an asthma patient and the trouble would be aggra-
vated if I stayed in the ordinary saloon. I remonstrated with him but to no 
avail. I told him that I would be accused of immodesty and what not. He 
would not yield and I had to stay in the AI c saloon, while he, a Cabinet 
Minister, stayed in the ordinary saloon. Though I was embarrassed. my 
heart shed tears for his loving consideration for me. It was a rare demon-
stration of the absence of ego and self-effacement he was capable of. One of 
my deputy secretaries used to describe him as devata i.e., god. Is there any 
doubt that he was a devata ! 

He was humility personficd. If he went on camp, hc would take care 
of his personal staff first and then only think of himself. He did not think 
they wcre for him; he thought he was for them. 

After he became Prime Minister, whenever he was shown in docu-
mentary films the pcople uscd to indulge in derisive laughter, because, he 
was diminutive in size and possessed an unimpressive personality. The 
same people began to applaud him after he dcfcatcd Pakistan in 1965. Who 
could ever imagine that this small and simple man would tum into an 
expert war strategist and defeat the proud rulers of Pakistan ? Rightly his 
Samadhi is named Vijay Ghat, while Mahatma Gandhi's is called Raj Ghat 
and Panditjfs Shanti Vana. 

What Thiruvalluvar says in his world-famous Thiru-kural about Min-
isters Is truly exemplified in Lal Bahadurji. He says: 

"Do not despise anyone because he lacks an impressive personality; 
don't you see that it is the (insignificant looking) axle-pin what keeps the 
wheels of a huge chariot moving". 
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BEACON LIGHT 

Sushila Nayar 

Lal Bahadur Shastri was born on 2 October, the birthday of 
Mahatma Gandhi, in 1904 in a lower middle class kayastha family at Mogul 
Sarai, seven miles away from Benaras (now Varanasi). His father Sharda 
Prasad Shrivastava was a poor school teacher who struggled hard all his life 
to make two ends meet. He left the teacher's job after a couple of years to 
become a clerk in the railways department. He gave that up to become a tax 
collector. His salary was about Rs. 50 per month. There was a great deal of 
corruption in the tax dcpartment in those days too, but Sharda Prasad was 
an honest man who never took a penny from anyone. 

Lal Bahadur's mollier was a good and religious woman, who, though 
illiterate, had a strong will, a sense of duty and possessed a high character. 
She made a very good mothcr and housewife. She had two daughters older 
than Lal Bahadur who was their only son. Lal Bahadur was hardly one and 
a half years old when his father passed away aftcr a brief illness. It was a 
great catastrophe for the family. His mother luckily had the courage and 
competence to bring up her son and daughters propcrly and see to it that 
they had the right values and good education. She shifted to her father's 
house at Mirzapur. Her father also died after a few months, but her brothers 
dUtifully took up the rcsponsibility to look after the sister and her family. All 
the members of his maternal family were affectionate and kind, records Lal 
Bahadur, and he had a happy childhood. 

Lal Bahadur was sent to the primary school in the Mohalla where 
they lived. at the age of four. The mother was vigilant and saw to it that her 
son did not pick up any undesirable habits. He fmished his primary educa-
tion in 1914 at the age of ten. His uncle Raghunath, (the husband of his 
mother's Sister), took him to Benaras for secondary education and had him 
admitted to Harishchandra Vidyalaya which was startcd by the well-mown 
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Hindi writer Bharatendu Harishchandra. j 
La! Bahadur took up for his studies English. Hindi. Mathematics. :[l[~ 

~:;~J:. ~~~~a~:% ~~~o!~~~~ ~~:kU:~O~a~~~~~:~~;~~~ : j 
made up for the latter by better pcrformanee in Geometry and Algebra. 
Algurai. a friend, helped him in Sanskrit by taking coaching classes with 
him. La! Bahadur was an avcrage student on the whole. 

At his uncle Raghunath's house (Varanasi) Lal Bahadur did not get 
the affection he had become used to in the home of his mother's brothers. 
Poor food. infcrior to what was given to othcr children was given to La! 
Bahadur and on top of everything he was made to work as a domestic 
servant in the house after school hours. He would become sad at times but 
would quickly recover his cheerfulness. He understood the helplessness of 
the situation in which his father's untimely death had placed him and his 
family. He was grateful for what help he received and never developed any 
raneour or bitterness. The experience in Raghunath's house developed in 
him the capacity to take adversity with a smile, which stood him in very 
good stead in life. He never gave way to despair however trying the circum-
stances might be. He did not lose balance in the face of crisis and remained 
calm and cool in adverSity. He would frequently recite a vcrse. In free trans-
lation that would mean. 

~: :a~::: : ::: ;5 c:t:~:~rrieUlar reading whleh he had to I 
::::~:~~~r~~~£C~~~~~ ;~~:~~~~~~:~r~~~E:~re£:~~~r~r:~~ I 
~fi~~:~~~o~t;~~~~::;~~~;f~~~~;~~:f~~~!;~~~; •. 1.1.1.1, 

outdoor activities. Hc would often sit on the sands of the Ganga in the 

~~:;~n;; L':k~a~;aP~i~~ :;!::~~ t~;~~~ht~~~c:~g~::a~~et:~~: I 
the stories of the valour and sacrifices of patriOts like Maharana Pratap. 
Guru Gobind Singh and ChhatrapaU Shivaji. Lal Bahadur took active inter-
est and participated in all these activities. He greatly admired Misraji and 
Misraji bcgan to treat him as one of his own sons. This relationship lasted 
till the end of Misraji's life. Lal Bahadur satisfied his hunger for general 
reading later during his various sojourns in jails in the course of India's 
freedom struggle. 
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Lal Bahadur was physically not strong and was short and lean. He 
had however very good manners. respected his elders and obeyed his teach-
ers. He was always affectionate and sympathetic towards his classmates. 
These qualities endeared him to everybody. He had no enemies. 

In those days. stalwarts like Tilak. Lala Lajpat Rai. Bipin Chandra Pal 
and Mahatma Gandhi were spearheading the national movement for SwaraJ. 
Young and old. men and women, rich and poor had begun to think of 
national problems and independence of India. Even school children were 
taking interest in some of the activities of the national movement and wanted 
to hear the speeches of their leaders. Lal Dahadur was one of those sudents. 
He met Gandhiji for the first time in 1916 when Gandhiji came to the 
foundation-stone laying ceremony of Benaras Hindu University by the Vice-
roy Lord Hardinge. He was greatly inspired by Gandhiji's speech. though he 
did not understand everything. He was just about twelve years old. Later on 
Gandhiji came to Benaras again in 1920 whcn he talked to the students on 
non-cooperation, Ahlmsa. Satyagraha and Swaraj. Lal Bahadur could now 
understand him. He had been reading evcrything about the national move-
ment that he could lay his hand on. Gandhiji's emphasis on non-violence 
made a deep impression on his young mind. Gandhiji had said that he 
would not sacrifice a single Englishman's life to end British rule in India but 
he would encourage Indians to be ready to shed their own blood. so that the 
Ganga would become red. if necessary. in order to win freedom for Indian 
which had been unjustly denied to her for so long. It was not passive 
resistance that he presented. It was fighting pacifism: it was Satyagraha. 

In 1920. Gandhiji had presented the programme of non-cooperation 
to the Congress and the nation. It included boycott of Legislatures. of law 
courts. of schools and colleges run or aided by the Government and of 
Government services. Gandhiji invited every Indian to join in the boycott 
movement because they were waging a war of wills. he said. a war of ideas 
and ideals instead of arms and ammunition. To the boycott movement Gandhiji 
had added non-payment of taxes where there was strength and organisation 
to sustain such a movement. 

Lal Bahadur was one of the thousands of students who left their 
schools and colleges during the non-cooperation movement of 1920-21. He 
went round spreading the message of non-cooperation. In 1921 he attended 
a banned meeting at Varanasi and was arrested. The police kept hlm in cus-
tody for a day and released him. He resumed his work and carried it on with 
full vigour till the movement was called off by GandhiJl early in 1922 after 
the Chauri Chaura violence on the part of Indians. Lal Bahadur then joined 
Kashi Vidyapeeth. and took Indian and Western Philosophy. His wealmess 
in Sanskrit proved a handicap in the study of Indian Philosophy. But Algu-
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rai came to his rescue at that stage and took coaching classes with him in 
Sanskrit. 

At Kashi Vidyapeeth. Lal Bahadur came in contact with distinguished 
patriots and scholars like Acharya Narendra Dev. Dr. Bhagwandas. Acharya 
Kripalani and others who were teachers at the Vidyapeeth. Dr. Bhagwandas's 
Samanvyavada deeply influenced Lal Bahadur and enabled him to develop 
the habit of reconciling seemingly conflicting views. 

Lal Bahadur continued his study of English at Kashi Vidyapeeth. He 
needed English for the study of Western Philosophy. His pronunciation of 
English was good and he could express himself in English very well. with 
lucidity and brevity. He graduated from Kashi Vidyapeeth in 1925 with flrst 
class. He had to carn a living. but he also wanted to serve mother India. He 
joined the Servants of the People SOCiety. a national organisation started by 
Lala Lajpat Rai in 1921. Algurai had already joincd the Servants of the 
People SOCiety. The main object of the Society was to enlist and train na-
tional missionaries who would work for social. moral, cconomic and political 
advancement of the country. Algurai and Lal Bahadur added ·Shastrf. the 
degree they had obtaincd from the Kashi Vidyapeeth. to their names. 

Every member of the Servants of the People Society had to undertake 
to serve the Society for twenty years. and lead a pure life of simplicity and 
poverty. They were to concentrate on constructive work and were not to 
enter Legislatures for at least ten years. Lal Bahadur was assigned the 
service of depressed classes (untouchables) and was posted at Meerut. He 
took to the untouchables the message of education. cleanliness and self-
help. He worked among higher castes also and tricd to persuade them to 
give up the practice of untouchability. After some time. he was transferred 
to Delhi. then to Bcnaras and finally he settled at Allahabad where he lived 
araong untouchables and movcd with thcm. During the two years he worked 
there. he was able to wean many high caste Hindus from the evil practice of 
untouchability so that they began to treat the so-called untouchables as 
their equals and as brothers. on their own free will. 

Lal Bahadur was a silent worker. He believed in service and sincere 
work. He had stated that it was due to his membership of the Servants of 
the People Society that "I got the opportunity to serve my country the most. 
The Society has been instrumental in inculcating in me the true meaning of 
the tenn 'Servant of the People'." 

In 1928~ Lal Bahadur was married to Lalita Devi on May 16. She was 
from his maternal uncle's village of Mirzapur. Lalita Devi was a religiOUS 
woman and a worshipper of Lord Shiva. There Is a story that she stole a 
Shlvalinga from the local temple to worship it at home. She believed that 
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true happiness carne from the worship of God. Whenever her husband was 
ill she would pray to Lord Shiva to rcstore him to health and she believed 
that it did help. Lalita Devi would drcssup simply in a Khad! sari and would 
spend her day in cooking to feed her family and guests even when her 
husband rose to the highest position of Prime Minister of India. She would 
even feed the officers who worked with him and brought files to him in the 
house. They had practically become membcrs of his falnily, she said. She 
trained herself to a life of strict discipline as desired by her husband and 
when he entered politics. she kcpt aloof from it. keeping herself in the back-
ground and watching over his needs and looking after him as best as she 
could. There were no servants in the house. She did all the household work 
herself. She never put any impediments in her husband's way, never made 
any dcmands and always encouraged him in his work of social and national 
service. 

After Lala Lajpat Rai's death in 1928 Purshottamdas Tandon became 
the President of the Servants of Pcople Socicty. He was living in Allahabad 
and found a faithful and competent colleague in Lal Bahadur Shastri who 
was a devoted worker. carried out instructions and disposed of work in an 
expeditious manner. Tandonji found that Lal Bahadur, a calm and quiet 
man, was not only a devoted worker, but was also surprisingly free from 
prejudice and rancour of any kind and had the quality of being a vety good 
mediator. Tandonji came to have a high regard and genuine affection for La! 
Bahadur. Lal Bahadur respected Tandonji and called Tandonji his first guru 
in politics. 

At the advice of Tandonji, Lal Bahadur entered civic politics at Al-
lahabad and won the election as a member of the Allahabad Municipal 
Board in 1928. He served as a member of the Board for 7 years. It gave him 
experience of politics as well as administration. He represented the Munici-
pal Board on the Allahabad Improvement Trust. Working in these posts, he 
endeared himself to everybody he came in contact with. 

Jawaharlal Nd1ru was also in the Municipal Board at that time. He 
was probably President of the Board. Lal Bahadur came in close contact 
with the Nehru family. MotHal was greatly attracted to the mild-mannered, 
soft-spoken young man who was often at Anand Bhawan discussing various 
matters with his son Jawaharlal. Jawaharlal looked up to Gandhiji who was 
a dynamic leader unlike the old guard of the Congress in those days includ-
ing his own father who were too mild for young Nehru's taste. La! Bahadur 
looked up to Nehru. GandhlJl saw to it that Jawaharlal became the president 
of the Indian National Congress in 1929 and took over the reins of the 
highest offiee in India at that time, from his father, who was the Congress 
president in 1928. Lal Bahadur attended the Lahore Congress and was 
deeply moved by Nehru's speech on the banks of the Ravi at midnight on 31 
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December 1929 after the independence resolution had been passed. Lal 
Bahadur. like thousands of others. approved of the decision with great 
enthusiasm. The whole country was electrified. Gandhiji was requested to 
give the lead for non-violent direct action to reach the goal. This led to the 
Salt Satyagraha of 1930. MotHal. like other members of the old guard. was 
at first doubtful of the wisdom of such action. But the younger people per-
suaded him to join them. and he was soon in prison. as was his son. 

Lal Bahadur was the Secretary of the District Congress Committee of 
Allahabad. Under Jawaharlal Nehru's inspiration, Allahabad Congress Com-
mittee launched a 'No-tax' campaign. The government let loose repression in 
its full fury. The top leaders were put behind the bars. The Congress was 
declared an unlawful organisation. Lal Bahadur was arrestcd and sentenced 
to two and a half years of imprisonment. 

In the meantime. the British Government had held the first Round 
Table Conference in November 1930. It was inaugurated by King George V in 
London. It dispersed in January 1931 without achieving anything worth-
while except to make everyone realise that the Congress must participate if 
an acceptable solution of the communal qucstion was to be found. Viceroy 
Irwin in his speech in January 1931. lauded Gandhiji as a great spiritual 
force. 

Gandhiji and the Congress Working Committee members were re-
leased on 26 January. The ban on the Congress was lifted. Gandhiji rushed 
to Allahabad because of the serious illness of Motilal Nehru whose health 
was shattered by the hardships of prison life. MotHal passed away on 6 
February 1931. 

Most of the leaders were in Allahabad. The Working Committee met 
on 31 January and rciterated the goal of complete independence. They 
rejected British Prime Minister MacDonald's speech of 19 January in which 
he had laid emphasis on Indian responsibility along with safeguards and 
reservations. He had proposed a second Round Table Conference with wider 
representation. 

Sapru and Jaykar came to Allahabad to meet Gandhiji. They had 
returned from the first Round Table Conference and had been favourably 
impressed by the Prime Minister's speech of 19 January. They tried to 
convince Gandhiji that the British Government genuinely desired to make 
peace and transfer power to Indian hands. They said Gandhiji should meet 
Viceroy Irwin. Gandhiji accepted their advice and. as a result. there were 
Gandhi-Irwin parleys which resulted in the Gandhi-Irwin Pact. The terms of 
this pact included release of all civil resistance prisoners. permission to 
make salt for personal use and local sale along with some other conces-
sions. Suspension of civil disobedience and Gandhiji's participation in the 
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Second Round Table Conference in London in September 1931, followed 
these developments. 

Lal Bahadur Shastri was also released along with the others. He soon 
organised peasants along with Nehru to resist Zamindars' oppression and 
exploitation and both Nehru and Lal Bahadur and many others were again 
put behind the bars even before Gandhijfs return from the Round Table 
Conference. Gandhiji landed in Bombay on 28 December. The scene was 
dismal. Gandhiji wrote to the Viceroy but Lord Willingdon was now deter-
mined to crush the Congress and the national movement. He refused to 
meet Gandhiji unless the Mahatma publicly dissociated himself from and 
expressed disapproval of the activities of his colleagues during his absence 
from India flrst in England for the Round Table Conference and later on a 
brief visit to Europe on his way back to India. This Gandhiji could not do. So 
civil disobedience was revived and Gandhiji and many others went back to 
jail early in January 1932. Lal Bahadur and Jawaharlal were already in 
prison. In jail Gandhiji went on an indefinite fast against the Communal 
Award of Ramsay MacDonald. The fast carne to an end on the 5th day after 
an agreement was reached between Ambedkar and Hindu leaders on the 
basis of reservation of scats on a much larger scale than conceded in the 
Communal Award. but on the basis of joint electorates. The British Govern-
ment accepted it and withdrew the relevant clause of the Award. Gandhijl 
opposed separate electorates for the untouchables as it would perpetuate 
the stigma of untouchability and create vested interest in the perpetuation 
of the evil practice of untouchability. He was released a little later when he 
undertook another 21-day fast to bring about greater dynamism in the work 
for removal of untouchability. He decided to devote the remaining period of 
his sentence to work for removal of untouchability and during that period, 
not to undertake any political activity. He withdrew civil disobedience in 
1934 reserving the right to take it up in his own person if and when it 
became necessary. 

The Swarajists decided to fight the elections under the 1935 Act. The 
A.I.C.C. met at Patna to consider the new policy. GandhiJi attended it. The 
decision to contest elections and form governments wherever the Congress 
won a majority of scats, was endorsed by the A.I.C.C. Elections to the U.P. 
Legislative Assembly under the 1935 Act were put in the charge of Lal 
Bahadur by Pandit Govind Ballabh Pant. Lal Bahadur Shastri was SecretaJy 
of the U.P.C.C. and Pantji had watched the work of this young man for some 
time. He had been favourably impressed. Lal Bahadur did a very good job 
with regard to his election responsibliUes. He l1ved, ate and slept In the 
U.P.C.C. office. Swaraj Bhawan, till the elections were over. He travelled all 
over the province for selecting candidates and helped and guided them. The 
experience gave him useful insight and contacts. Congress won with a thump-
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ing majority and Pantji formed the Government in U.P. La! Bahadur Shastri 
was elected but remained a back-bencher during that term of the Legisla-
ture. He resigned when the Congress ministries resigned after the outbreak 
of the Second World War following invasion of Poland by Germany on 1 Sep-
tember 1939. The British Government had declared India a belligerent coun-
try on the side of the Allies without consulting Indian leaders and it refused 
to pay heed to the Indian leaders' demand to transfer power to Indians in 
the interests of defence of India. 

In March 1940, the Congress met at Ramgarh and passed a resolu-
tion reaffirming its goal of complete independence. It called for the setting 
up of a Constituent Assembly to determine the future Constitution of India. 
It declared that withdrawal of Congressmen from the ministries was the frrst 
step. It would be followed by civil disobedience. Gandhiji had attended the 
Ramgarh Congrcss though he had resigned even as a primary member of 
the organisation in 1935 because he had found lack of genuine faith in non-
violence on the part of Congressmen. For the majority of Congressmen. non-
violence was nothing more than an expedient. a policy. It disappointed 
Gandhiji for whom non-violence was a creed. He did not want independence 
at the cost of truth and non-violence because it would not result in the sun 
of freedom lighting the poor man's hut. However. when he was asked to give 
the lead for civil disobcdience once again at Ramgarh. he agrced to do so. 

Gandhiji worked out a scheme of individual satyagraha in 1940 which 
required each satyagrahl to give noUce to the Government that on a certain 
date. at a certain place the satyagrahi would be propagating his views 
against the British Government as there was a vast difference between its 
declared war aims and their application to India. The satyagrahls were 
promptly arrested. Vinoba was the frrst satyagrahi and Jawaharlal was the 
second. Many went to jail after them. But it did not make any impact on the 
British Government. 

Gandhiji then worked out his plan for the final fight for freedom. the 
"Do or Die" campaign of 1942. He had hoped to meet the Viceroy after the 
A.l.C.C. passed the "Quit India" resolution on the night of 8 August 1942. 
but was promptly put behind the bars early in the morning of 9 August. The 
Congress was declared to be an unlawful body. Several of those who es-
caped went underground. La! Bahadur was one of them. 

The U.P. delegates along with La! Bahadur Shastri left for U.P. by 
train. Lal Bahadur alighted at Naini and was picked up by his comrades 
over the railing behind the platform. He went and hid in the U.P .C.C. office. 
He was upstairs destroying some papers when the police raided Swaraj Bha-
wan, office of the U.P. Congress Committee. Vljaya Laxml Pandit was down-
stairs and kept them busy while La! Bahadur sent a message in code. 
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Fortunately the police did not go upstairs. La! Bahadur next hid in the 
house of his friend and colleague Keshav Dcv Malaviya. He completed his 
work at the office and then addressed a public meeting in defiance of the 
prohibitory orders. He was promptly arrested and put behind the bars. 
Between 1921 and 1942 Lal Bahadur suITered 9 imprisonments and spent 
more than 9 years in jail. 

Lal Bahadur made good use of his days in prison. He did a great deal 
of reading. He read Kant, Hegel, Harold Laski, Bertrand Russell. Aldous 
Huxley. Marx, Lenin and other Communist literature. His studies and his 
talks and discussions with his companions in jail must have given him 
many new ideas which he would try to implement. when he got a chance. to 
enable India's toiling masses to build a democratic society and march on the 
path of progress. Mitigation of poverty was a foremost programme but a 
difficult one for which he did not get enough opportunity during his short 
tenure as Prime Minister of India before his untimely death in January 
1966. 

In jail La! Bahadur translated the life of Madame Curie. the great 
scientist who discovered radium, which revolutionised the treatment of can-
cer and led to the dcvelopment of radio therapy. I might mention that 
Gandhiji read the life of Madame Curie written by her daughter Eve Curie 
and was deeply moved and impressed. He considered Madame Curie a mod-
ern saint (Rish!). I was in prison in the Aga Khan Palace detention camp and 
had the good fortune to be in the service of Ba and Bapu. thanks to the 
British Government who arrested me on 9 August as I was going with 
Kasturba to a meeting. After a couple of days at Arthur Road prison in 
Bombay the authorities took us to the Aga Khan Palace detention camp. 

Gandhiji asked me in that prison to translate Eve Curie's book on 
Madame Curie into Hindi. I was never able to do it. I have not been able to 
lay my hands on Lal Bahadurjfs translation so far. I have a feeling that it 
must be the same book that Bapu wanted me to translate. 

During 1942 imprisonment. Lal Bahadur was in Naini jail. Many oth-
ers were getting many things smuggled into jail with the connivance of some 
of the jail personnel. Lal Bahadur never indulged in this practice and never 
made use of anything which was not provided to him under the jan rules. He 
was given 'B' Class. but he shared his ration with his C class co-prisoners. 

While Lal Bahadur was in Naini jail his daughter Maya got typhoid 
and was very ill. He was offered parole if he would give in writing not to take 
part in political activity while outside. He refused to do It. He was later 
released for two weeks on parole unconditionally. but unfortunately the 
child died the day he reached home. He came back to Jail. People suggested 
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that he make use of the two week parole. He refused to do so. The purpose 
of parole was over, he said. He must go back to prison for the sake of his 
principles. 

On another occasion, his son was very ill and he was released on 
parole for a week. The week was over, the boy still had high fever and cried 
out to his father not to leave him. But the father decided to go back to 
prison. He did not look back towards the sick child. The District Magistrate 
sent a message that he would extend his parole if Lal Bahadur gave in 
writing that he would not take part in political activities during the parole 
period. La! Bahadur again refused to do so. 

La! Bahadur nurtured no ill-will against those who put him in prison 
or gave him and his colleagues lathi blows. He was a skilled organiser who 
could make a success of any work entrusted to him. He was a silent and 
sincere worker with an analytical mind and persuasive ways. A life of sacri-
fice, suffering and insecurity did not frighten him. He did not run after 
recognition or power. These things came to him as a result of his ability and 
hard work. He was not ambitious in the usual sense of the teTIn, but he was 
glad to have power and prestige and made good use of it for the service of 
the people. 

After the end of the War, the political prisoners were released. The 
Congress decided to fight the provincial elections in 1946. An interim Gov-
ernment at the Centre was installed in 1946 with Jawaharla! as the Prime 
Minister. La! Bahadur Shastri was put in charge of the elections in U.P. He 
was in the U.P.C.C. office available on the phone 24 hours. He worked, ate 
and slept in the office. Again the Congress won with a thumping majority. 
Govtnd Ballabh Pant had already spotted Lal Bahadur. He made him his 
Parliamentary Secretary and put him in charge of police. soon adding to it, 
other responsibilities. Lal Bahadur being close to Purushottamdas Tandon, 
PantJi was able to keep himself informed of Tandonji's mind through Lal Ba-
hadur. La! Bahadur learnt many things from PantJi in administration which 
he later made use of. 

Ran Ahmed Kldwai was taken to Delhi by Jawaharlalji in 1947. Pantji 
made La! Bahadur the Police Minister. Lal Bahadur tried to make the pollce 
a well-knit force. It was an urgent need in view of the tension between Hindu 
and Muslim members of the police force, a legacy of the pre-partition doings 
of the Muslim League. It was Lal Bahadur's healing touch which enabled the 
police force in U.P. to remain unitcd and functional during the partition 
days. Soon after independence, Lal Bahadur introduced extensive reforms. 
U.P. was the first state to have an Indian Inspector General of Police. 

He was soon given the portfoliO of Home and Transport as well. As 
Transport Minister, he laid the foundations of very well-run state transport 
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system allover V.P., the V.P. Roadways Transport SeYice, which was a 
model nationalised system of inter-road transportation which was copied by 
several other States. 

In 1952 India had its First General Election under the New Constitution 
(framed by the Constituent Assembly). Nehru brought Lal Bahadur to Delhi 
as the General Sccrctary of the A.I.C.C. The Congress President at that time, 
Purushottamdas Tandon. was orthodox and a traditionalist but the Prime 
Minister Jawaharlal Nehru. was just the opposite. 

Lal Bahadur became a link between Congrcss President and the Prime 
Minister. He resigned from V.P. Assembly. moved to Delhi and joined as the 
Secretary of the All-India Congress Committce. His task was not easy. No 
clear-cut functions of the Sccretary had becn laid down. But Lal Bahadur 
grew with the post. Not only did he look aftcr the work of the Central Office, 
he also scttlcd disputcs bct:\vccn the two top leadcrs. the Congress President 
and Prime Minister of India. But the conflict between the two could not be 
prevented for all time. Tandonji left thc Prcsidcntship of the Congress for 
Nehru. Nehru as Congress President besides bcing Prime Minister relied 
heavily on Lal Bahadur's hclp. 

Lal Bahadur demonstrated great ability and skill and worked very 
hard. He worked out election strategy with the guidance of the Parliamen-
tary Board, travelled all over India to help in proper selection of candidates 
and came to know Congressmen In the ficld and became familiar with the 
new men who had come into the organisation after independence. 

The Congrcss won good majoritics in the clections all ovcr the coun-
try. Lal Bahadur was brought into thc Rajya Sabha in 1952. Pandit Nehru 
made him Minis ter of Railways and Transport. He did very well as a minister 
at the Centre. 

In 1956 there was a very bad railway accident. A bridge had collapsed 
and several bogies fell in the river below at Ariyalur in South India, k1ll1ng 
and injuring hundreds of passengers. Lal Bahadur was very upset. He ac-
cepted the constitutional responsibility for the accident and resigned. It 
enhanced his prestige. In 1957, V.N. Dhcbar, the Congress President, put 
him in charge of V.P. for the gcneral elcctions to the Lok Sabha. It was then 
that I came in personal contact with Lal Bahadur Shastri and have many 
pleasant memories from then on to the sad and premature end of a promis-
ing administrator and poliUcalleader's life, in January 1966. 

I was elected to the Delhi State Assembly in 1952 and was Minister of 
Health, Local Self-Government, Transport, Rehabilitation and charitable en-
dowments for 3 years till 1955 and Speaker of Delhi Vidhan Sabha thereaf-
ter till Delhi State was abolished as a result of the State Reorganisation 
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Commission Report which put an end to A, Band C States. I was advised to 
stand for Lok Sabha and applied for the Gurgaon constituency seat where 
our family owned some property given against iliat lost in West Punjab 
which went to Pakistan. There were a good number of Meos, a Muslim 
community, in the constituency and Maulana Azad too wanted to fight the 
election from that constituency. The High Command decided to give it to 
Maulana and asked me to fight the elcction from Jhansi. The people of 
Jhansi had desired iliat in 1957 a woman should represent them in the Lok 
Sabha in memory of the Rani of Jhansi, the heroine of 1857, the year of first 
fight for freedom from British rule. I was given Jhansi Constituency without 
consulting me. I was upset and wrote to the Congress President that I had 
never set foot on the soil of Jhansi and knew nobody thcre. I would rather 
not fight the election than go to Jhansi for that purpose. 

Dhebar Bhai, the Congress President, passed on my letter to La! Ba-
hadur Shastri and scnt me a Inessage to meet Shastriji. I went to the 
A.I.C.C. office at 7 Jantar Mantar Road. Both Dhebar Bhai and Shastriji 
were away on tour. J'J"ter four of five days I got a message from Lal Bahadurji 
to sce him. I went to his room in the A.I.C.C. office. He handed me a sheaf of 
telegrams and my lctter and said, "Sec these. All sections of the Congress 
and pcople of Jhansi have welcomed your nomination. Now go and fill up 
your nomination papers and fight the election." "But I know no one there", I 
protested. "They know you", he replied. "Now don't worry and go and fight 
the election." 

Suraj Mukhi Sharma prominent Congress worker of Jhansi had eome 
to Delhi. She mct me and I left wi th her for Jhansi the same night. Rashtra 
Kavi Maithili Sharan Gupta wrote to me that I should stay at his place in 
Civil Lines, Jhansi, and fight the election from there. I received whole-
hearted cooperation from everyone ineluding Shri Dhulekar, who had won 
election from Jhansi in 1952 and was denied ti1e nomination in 1957 and I 
had an casy victory. Lal Bahadurji and Dhebarbhai advised me to visit 
Jhansi as often as possible "so ti1at they do not feel that you are an outsider 
and not available." I kept a guest-room in the l\1.P. quarters given to me, for 
those who came to see me from Jhansi and went to Jhansi at week-ends 
twice or three times every month. I also used to break journey at Jhansi 
whenever I pass cd that station. Peoplc in large numbers carne to see me 
with their problems every time I passed Jhansi. Once I was taking an Ameri-
can couple to Sevagram. Thcy wcre greatly impressed to see the erowd that 
had corne to sec me at Jhansi with their varied problems. 

I won the election from Jhansi four tiInes and represented Jhansi for 
over 17 years in the Lok Sabha. During this period I was Union Minister of 
Health. Local self-Government, Family Planning and Country and Town Plan-
ning from 1962 to 1967. Country and Town Planning was later shifted to the 
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Ministry of Housing. I had the privilege of working with Pandit Jawaharlal 
Nehru, Lal Bahadur Shastri and Indira Gandhi as Prime Ministers. 

Lal Bahadurji was elected to the Lok Labha in 1957 and was ap-
pOinted Minister for Transport and Communications. In 1961 he was ap-
pOinted Home Minister after the sudden death of Pandit Govind Ballabh 
Pant, his old mentor from his U.P. days. In 1963 he resigned under the 
Kamaraj Plan but was brought back by Pandit Nehru in 1964 as minister 
without portfolio. Nehru's health was failing and he needed Lal Bahadur's 
help. After the death of Pandit Nehru La! Bahadur \vas unanimously elected 
leader of the Parliamentary Party and took over as Prime Minister of India. It 
was a long distance from his days of deprivation after his father's death, and 
a very creditable and spectacular rise to the highest office. He however 
continued to live simply and his wife cooked his food with her own hands. 
He never had any property, but gave good education to his children. He was 
a loving father, a devoted husband and a loyal friend. He never bore any 
grudge against anyone so far as I know and never harmed anyone. However 
his plans to see the people of India grow into a self-reliant. responsible de-
mocracy, friendly and helpful to all, especially to ncighbours, overcoming 
poverty, ignorance and ill-health of Indian people and enable them to live by 
the ideals left by our great man, l\1ahatma Gandhi, could not be substan-
tially translated into action because of factors outside his control. 

La! Bahadurji had a coronary heart attack, his second, soon after 
becoming Prime Minister. He was still convalescing when on 15 August the 
Prime Minister was to unfurl the national flag on the Red Fort. He insisted 
on climbing the stcps, standing and moving about to meet and greet various 
dignitaries as if nothing had ha}:pened. His speech was very wcll received. 

Pandit Nehru had been Prime Minister as well as External Affairs 
Minister. He had very little time to spare for the work of foreign affairs 
though his status and prestige were a great asset to that Ministry and 
India's voice was heard with respect everywhere. Under Lal Bahadur Shastri 
India had a separate foreign minister in Sardar Swaran Singh. Diplomatic 
moves were set in motion to mend fences with India's neighbours and estab-
lish eloser reations with Afghanistan, Nepal, Burma and Ceylon. 

Lal Bahadurji was well enough to attend the non-aligned summit at 
Cairo in October. He had not been able to attend the Commonwealth Prime 
Ministers' Conference in London in July on account of his health and T.T. 
Krishnamachari and Indira Gandhi who had met most of the participants 
earlier with her father, had deputised for him. Lal Bahadurji made a very 
good impression at Cairo. His visit had been well prepared by officers who 
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had gone in advance to brief the African and Arab countries regarding 
India's stand on Kashmir and Chinese dispute. At Cairo he outlined five 
paints: nuclear disarmament; peaceful settlement of border disputes; free-
dom from foreign domination, aggression, subversion and discrimination; 
acceleration of economic development and international cooperation to that 
end; full support for the United Nations and its programmes for development 
and world peace. 

On his way back, Lal Bahadur Shastri met Ayub Khan at Karachi. 
who received Shastri at the airport and the two leaders had a 90-minute 
cordial talk. Shastri called it a good beginning. Shastri signed the Indo-Cey-
lonese agreement on stateless people soon after, thus removing a long-
standing sore paint. 

On 24 November Shastri reiterated India's rcsolve not to make the 
Atom Bomb on practical grounds of its harmful effect on economy and 
humanity in general. He said Parliament could change this decision if circum-
stances so warranted &t a later stage. 

Early in December, Shastri wcnt to London for 3 days to meet Harold 
Wilson, the British Prime Minister who had invited him. They discussed the 
effect of China exploding an Atom Bomb, on the non-nuclear nations. Shas-
tri also met British businessmen under the Federation of British Industries 
and assured them about political stability of India and economic opportuni-
ties for the private sector. He invited them to share in it by making invest-
ments in India. In Fcbruary 1965 the Prime Ministcr of France, the Prime 
Minister of Burma, the Finnish President and the Afghan Prime Minister vis-
ited India. The foreign dignitaries were curious to see India without Nehru. 
The Pakistani aggreSSion in the Rann of Ku teh came towards the end of 
January 1965 and rcsulted in armed conflict bctwecn India and Pakistan. 
Having occupied some of thc Indian territories of Kanjar kot on Kutch-Sind 
border after a surprise attack, Pakistan proposed peace. Shastri accepted 
the offer but insisted on Pakistan vacating Indian territory. 

Fighting again flared up on 24 April when for the first time Pakistani 
Tanks and lOO-pounder guns supplied by American military aid were de-
ployed and attack mounted on 3 pOints. The Indian army had taken over 
from the border security force by that time and the attack was repulsed. 
Pakistani evil intentions were now elear. Addrcssing the Parliament on 28 
April 1965 Lal Bahadur said that if Pakistan perSisted in aggression, Indian 
army would decide its own strategy for the dcfcnce of the country and use 
its man-power and equipment in the manner it deemed best. Indian troops 
then moved to the Punjab bordcr. On 3 May the Rajya Sabha reiterated 
India's resolve to drive out the Pakistani invaders from the sacred soil of 
India. 
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Harold Wilson came forward with cease-fire proposals and there was 
virtual cease-fire, which was suddenly broken by Pakistan on 25 May 1965 
with an attack on an Indian patrol. Fighting started on several points along 
the Kutch border. 

On 17 June, Shastriji and Ayub Khan met in London where they had 
gone for Commonwealth Prime Ministers' Conference and had discussions 
on cease-fire on the Kutch border. An agreement could only be signed on 30 
June and cease-fire carne about on 1 July. 

Lal Bahadur Shastri now had breathing time. But he had gone for 
foreign visits even before that. In April he went to Kathmandu where he was 
received with great warmth and friendliness by the people. In May, Shastri 
and his foreign minister Swaran Singh went for an 8-day visit to the Soviet 
Union and met the Soviet leaders. It was a fruitful visit. There was a 3000-
word joint communique which has been considered a "milestone" in the 
Indo-Soviet relations. It declared "use of force for the settlement of border 
and territorial disputes is not permissible". The reference was obviously to 
China and Pakistan. Shastri visited Canada, Yugoslavia and some other 
countries. At the Commonwealth Prime Ministers' Conference he made sug-
gestions for ending the Vietnam War. He came back exhilarated by his re-
ception in foreign lands. In a broadcast on 1 July he said" India's image 
(abroad) is that of a large and stable democracy in an area which is of vital 
im portance to the peace of the world". His tour abroad was a voyage of 
discovery. 

When Lal Bahadur Shastri returned from Yugoslavia in July, tension 
between India and Pakistan was again mounting. Pindi seemed to be itching 
for a fight. On 13 August, Shastri warned Pakistan in a broadcast to the 
nation that if Pakistan had "any idea of annexing any part of our territory by 
force, she should think afresh. I want to say categorically that force will be 
met with force and aggreSSion against us will never be allowed to succeed." 

On 1 September 1965 Ayub (F.M. Ayub Khan the then Pr1sident of 
Pakistan) launched a full-scale attack in Chharlb sector of the Jammu 
front. The die was now cast. 

As Shastriji had warned, force was met with force. A three-pronged 
attack across Punjab border was ordered and a new front opened at polnts 
of India's choice. Within a week Pakistan was desperately fighting for the 
defence of Lahore and Sialkot, two major cities of Pakistan. 

The war lasted for 22 days. Indian troops had hlgh moral and so had 
the nation. 

During the Pakistani war, I, as chairman of Indian Red Cross. visited 
our armies on as many fronts as possible to see necessary arrangements for 
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the care of the wounded. We enlisted women from good families to go and 
work as nursing aids. It pleased our Jawans and build up the morale of 
those who gave and those who received services. At Arnbala, the window 
panes of the Circuit House where I was sleeping were shattered by a Paki-
stani bomb blast that had fallen nearby. 

The Jawans in Jammu and Kashmir hill areas were very happy to get 
Diwali sweets from us. 

I also increased admissions to medical colleges and encouraged young 
doctors and nurses to join the army. Lal Bahadurji was very pleased. 

After the cease-fire he came to inaugurate our new Institute of Ortho-
paedics at Safdarjung Hospital in Delhi. He told me: "Sushilaji, you are 
doing very good work. You have increased the number of medical colleges 
and medical and nursing students' admissions, expanded and consolidated 
research and other medical activities but I am distressed at the shortage of 
medical personnel in the primary health centres in the rural areas. Why 
don't you start medical cOlleges in rural areas? Start one in every State so 
that rural boys and girls are trained in rural setting and go and work in the 
rural areas after graduation." I assured him that I would do my best. 

In October 1965 Lal Bahadurji and V.P. Naik came to Sevagram. I 
showed them the Kasturba Hospital started by Bapu after Kasturba's death 
in detention and suggested that we can expand it and start the first rural 
medical college based on it. They both agreed. That was the beginning of the 
Mahatma Gandhi Institute of Medical Sciences at Sevagram. I shall not go 
into the difficulties and problems I had to face in implementing the idea after 
Lal Bahadurjfs death. V.P. Naik too ceased to be the Chief Minister of 
Maharashtra after some time. But a project inspired by Lal Bahadurji and 
linked to the names of Ba and Bapu had to and did materialise and is 
making steady progress with the blessings of Shastriji and Ba and Bapu. I 
feel the Sevagram Institute is as mueh a memorial to Lal Bahadur Shastri 
as to the father of our nation. If was started in the Gandhi Centenary year, 
1969. 

The Colombo proposals resulted in a cease-fire. Shastri gave the 
slogan "Jal Jawan, Jai Kisan" to lay emphasis on the role of the army and 
the agriculturists. He gave a call to Indians to observe fast once a week to 
make up for food shortage till India could grow enough for its needs. 

Lal Bahadurji made some more foreign trips and in January 1966. he 
went to Tashkent at the invitation of Soviet leaders where an agreement was 
reached between the two adversaries, India and Pakistan, but after signing 
it. Shastriji had a heart attack and passed away the same night. 
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I had gone to Hyderabad where I was guest in the Raj Bhavan. The 
telephone rang around 3 AM. There was a Reuters representative at the 
other end. He gave me news of the Prime Minister's sad death. It was a 
shock for everybody. The Andhra Pradesh Chief Minister, myself and several 
others reached Delhi by plane to receive the dead body of our Prime Minis-
ter, our leader, our hero, at the Palam airport. In the short period-a little 
more than 18 months-as Prime Minister, Lal Bahadurji had come to have 
the respect and love and confidence of all sections of the Indian people to 
such an extent that they were beginning to forget the 17 years of Nehru's 
rule. Fate did not give him a chance to lead the country in its constructive 
development. He was more and more inclined to go back to many ideas of 
Gandhiji, which unfortunately were again ignored by his successors. Shastri 
had experienced poverty and understood the feelings and problems of the 
poor instinctively and they in tum trusted him and were willing to follow 
him. I am convinced that had he lived and governed India for a decade, the 
problems of corruption, indiscipline and unemployment along with the crush-
ing burden of foreign debt would never have assumed the gigantic propor-
tions as they have today. 
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With Congress President, K. ~aj, after being elected as Leader of Congress Parliamentary 
Party on 2 June 196 



Being congratulated outside Central Hall immediately after his election as Leader of the Congress 
Party in 1964 



OUTSTANDING PARLIAMENTARIAN 

Hari Krishna Shastri 

I am really proud and I thank my stars to have been blessed with a 
father like Shri Lal Bahadur Shastri who became a legendary figure in his 
own lifetime through the yeoman's service he rendered to the poor and the 
indigent. His humility and rectitude won him the love of the teeming millions 
of this country. 

Shastriji's life is one of those rare miracles which befits only a democ-
racy like India with the noble traditions of Mahatma Gandhi and Pandit 
Jawaharlal Nehru. 

As our good fortune would have it, Mahatma Gandhi. father of the 
nation. and Shri Lal Bahadur Shastri were born on the same day. October 2, 
and both of them achieved great things for us. While Mahatma Gandhi freed 
our country from the British yoke of thraldom Shastriji brought about na-
tional integration and defended the territorial integrity of the country; and 
both of them laid down their lives at the altar of the service of the nation. 

Though he was born in indigent circumstances. with the grace of 
God. he entered the Hall of Fame and occupied the highest position in the 
land as the Prime Minister of India. the largest democracy in the world. He 
can easily be com pared with the child born in the log cabin in Kentucky 
who was one day the acclaimed President Abraham Lincoln. Shastriji earned 
the coveted position by dint of his spartan SimpliCity. self-reliance, adher-
ence to truth and love and deep sympathy with the poor and have-nots. 
Though the spell of his Prime Ministership was very short (nineteen months 
and two days only) his achievements arc a record by themselves. How Shas-
triji maintained the common touch with the poor people in spite of the razzle 
dazzle. the glamour and glory of the exalted office. is simply marvellous. 
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Pandit Jawaharlal Nehru was so much impressed with Shas-
trijfs organisational ability in the Congress in U.P .• that he asked him to 
move to New Delhi in 1951. He was appointed as the General Secretary of 
the A.I.C.C. He was asked by Pandit Nehru to organise the Party's campaign 
for the First General Elections in 1952. Here. he excelled himself as an 
outstanding organiscr. Though he played a key role in the selection of 
candidates he did not offer himself as such which was clearly indicative of 
his spirit of self-abnegation. Pandit Nehru was in close touch with the per-
formance of duties entrusted to Shastriji. He was so much pleased with his 
devotion and dedication to the cause of the Party that he decided to utlllse 
his talents at the Centre. With this end in view. he wanted him to contest for 
the Rajya Sabha seat. Following his election in Rajya Sabha. ShastrlJl was 
straightaway included in the Union Cabinet and handled the charge of twin 
portfolios of Railways and Transport. This underlined the profound confi-
dence Pandit Nehru reposed in him. 

Essentially being a man of the masses. his first concern was the 
common man and he narrowed down the disparity between the facilities 
provided to the higher and lower class passengers. He rearranged the trav-
elling classes. eliminating the first class altogether and converting the sec-
ond class into first. But, himself as a Minister of Railways. he never utilised 
the special saloon and always travelled in the ordinary first class compart-
ment. 

He, as the Railway Minister, responsible for the smooth and safe 
running of the trains, held himself morally responsible for the accident at 
Ariyalur and tendered his resignation to Pandit Nehru who most reluctantly 
accepted it but paid a glowing tribute to Shastriji in the Lok Sabha where he 
said: 

I shall like to say that it has been not only in the government but in 
the Congress also my good fortune and privilege to have him as a 
comrade and colleague and no man can wish for a better comrade 
and better colleague in any underta!ting-a man of highest integrity. 
loyalty. devoted to ideals, a man of conscience and a man of hard 
work. He can expect no better. And it is because he is such a man of 
conscience that he felt deeply wherever there was any falling in the 
work entrusted to his charge. I have the highcst regard for him and I 
am qUite sure that in one capacity or other we shall be comrades in 
the future and work together. 

Shastrijfs respect for the parliamentary institutions was deep-rooted 
and knew no bounds. While in the House, he showed utmost respect to the 
chair, his answers to questions were precise and informative. He listened to 
the criticism of his poliCies with rapt attention, dignity and poise. His trans-
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parent sincerity, his gentle persuasive methods, his spirit of consultation 
and compromise won him the confidence of all scctions of the House. The 
healthy convention of mutual consultation with the Opposition Leaders on 
all burning top1cs of the day so as to arrive at a consensus was his innova-
tion. ShastriJi contested the 1957 General Elections and emerged with flying 
colours from Allahabad (South Constituency). He was then apPointed as the 
Minister of Transport and Communications. 

In the follovling year, Shri T. T. Krishnamachari resigned from 
the Finance Ministry as a result of Mundra Scandal. In the subsequent 
Cabinet reshuffle and re-distribution of portfolios, Shastriji was moved to 
the Ministry of Commerce and Industry. During his tenure, many Significant 
dcvelopments took place. The Heavy Engineering Corporation was set up 
with the collaboration of the Soviet Union and Czechoslovakia. Various new 
and important industrial units went into production, notable among them 
being the Nangal Fcrtilizers Factory, the Hindustan Machine Tools (H.M.T.) 
at Bangalore, the Watch Factory, an Indo-Japanese venture. The Heavy 
Elcctricals Ltd., at Bhopal went into production of heavy electrical machin-
ery. The industrial production was at its peak. 

His habit had always been to listen to others' viewpoints and never to 
force his ideas on them. He would never snub his officers. This approach not 
only instilled confidence in his officers but also encouraged them to think up 
new ideas that ensurcd progress and success of the various schemes under 
their Ministry. After the death of Shri Govind Ballabh Pant, Minister of 
Home Affairs, in April 1961, Shastriji took over as the Minister of Home 
Affairs. Hcre he was confrontcd with many problems which required his 
single-mindcd attention. 

There was Akali agitation in Punjab led by Master Tara Singh in 
1961. He demanded a Sikh State in the area where the Sikhs were in 
majority. Shastriji with his characteristic aplomb, appOinted a Commission 
to go into the nitty-gritty of the case and submit a report. The Commission, 
in its report, revealed that the Sikhs actually had more than their share of 
representation in the public services. In spite of his discomfiture, Master 
Tara Singh undertook fast unto death which lasted for nearly 48 days but 
the Government did not budge an inch and ultimately Master Tara Singh 
had to cat the humble pic. 

In Assam the trouble erupted on the official language. It was de-
manded that Assamese should be deelared the official language of Assam. 
Earlier there were three languages-Assamese. English and Bengali. There 
were widespread riots on the issue. But Shastriji as was his wont took the 
bull by the horns and evolved a special formula which was agreeable to all. 
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In April 1963 Shastriji piloted the Official Language Bill in Parlia-
ment. The bill provided that even after 1965 English may be retained in 
addition to Hindi for all official purposes and for the transaction of business 
in Parliament. 

To nip in the bud the emergence of chauvinistic regionalism in many 
parts of the country which threatened the very integrity of the nation Shas-
triji convened a National Integration Council in September-October 1961 
and Pandit Nehru presided over it. The Conference accepted the three-
language formula and the educational institutions were instructed to teach 
Hindi, English and one more modern Indian language which could prefera~ 
bly be a south Indian language. 

When relations between India and Nepal soured because of political 
misunderstandings over the asylum provided to Nepali Congress Leaders 
and as a result thereof Nepal started hobnobbing with Pakistan and Peking. 
Shastriji, along with his bettcr half paid a visit to Nepal and assured that 
India and Nepal were two sovereign countries and India cherished friendliest 
relations with its neighbour country with whom it had most cordial and 
ancient ties. 

Thereafter. like a bolt from the blue. the Chinese invasion across our 
northern borders intervened and caught our country napping. The Indian 
nation stood like a rock to face the Chinese perfidy and its wanton aggres-
sion on its borders sinking their diffcrenees in their ranks fathoms deep. 
Shastriji had to bear the brunt of the Chinese aggreSSion. The President of 
India proclaimed emergency in the land. Shastriji played a positive and 
pivotal role during the Chinese crisis. As Home Minister he was responsible 
for the imposition of emergency in the country which stood him in good 
stead. Undcr t.he emergency all aspects of a citizen's life which were con-
strued as detrimental to the functiol1Jng of the Government were controlled. 
The actual fighting stopped by December 1. But skinnishes continued for 
some more time till the peace was restored on the Indian border. 

In the aftermath of the Chinese aggreSSion in the year 1962. the 
Congress reached the nadir of its popularity. Besides. Pandit Nehru's health 
was fast deteriorating. Under these circumstances, the Party leadership was 
exercised over the problem of how to revitalise the Party. 

The High Command was very much agitated over the Party's affairs 
and wanted to salvage it somehow. Out of t.his prolonged cerebration was 
born the historic Kamaraj Plan. Under the plan, all Chief Ministers and 
senior Ministers at the Centre and in the States tendered their resignations 
to the Prime Minister. The remedy prescribed by the Congress President to 
improve the state of affairs in the Party was that the top brass of the 
Congress organisation should periodically exchange position with those in 
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the administration. Shastriji had his own doubts about the success of this 
plan. Nevertheless, he was one of the first to discard the loaves and fishes of 
the office and gave up ministership in favour of the Party. This again shows 
that Shastriji was never after pelf and power. But, he had the profound 
yearning to help the poor and the needy. 

The Indian National Congress met at its Bhubaneshwar Session on 7 
January 1964. For the first time in fifty years the Congress congregation 
missed the familiar face of the Titan, Pandit Jawaharlal Nehru on the dais. 
Panditji was not keeping well for sometime but the Chinese perfidy was 
really the first and the last stroke Panditji suffered and never recovered. 

Later Shastriji piloted the controversial 3000-word Resolution on 'De-
mocracy and Socialism' prcpared so adroitly and deftly. He told the Con-
gressmen that 'Democratic Socialism is the only way through which the 
country could march forward towards progress and prosperity without sacri-
ficing the dignity of the individual. 

After two weeks, Shastriji was recalled to the Cabinet and appointed 
Minister-without-Portfolio to attend to most of the Panditji's duties assigned 
to him during Panditjfs illness. The first one of the onerous tasks which 
Shastriji had to grapple with after rejoining the Central Government was to 
defuse the explosive situation developing in Kashmir. 

In the Hazratbal mosque in the valley of Kashmir, a sacred relic of 
Islam, a hair of the Prophet Mohammad greatly respected by the followers of 
the faith was found missing from the casket. Hell let loose and all sorts of 
wild rumours wcre sct afloat to whip up the rcligious susceptibilities and 
ignite the powdcr keg of communal riots in the country. But Shastriji took 
prompt adminIstrative steps and the relic was restored. It redounds to the 
credit of Shastriji the way he brought about peace to Kashmir in the wake of 
this turbulence caused by the theft of the Prophet's hair. This also provides 
us with an epic example of the political sagacity and secular sensibility of 
Shastriji. 

Aftcr the demise of Pandit Nehru on 27 May 1964, the battle royal for 
his successor ensucd in right carncst. It was a forcgonc conclusion that 
Shastriji being the unrivalled confidant of Pandit Nehru was the only right 
claimant to his mantle. 

Morarji Dcsai had also thrown his hat in the ring. But when he found 
to his utter chagrin that he had no buyers in the market he not only 
withdrew his candidature but also proposcd the name of Shastriji for the 
leadership of the Party on 2 June 1964. 
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Shastriji was apPointed the Prime Minister of this great democratic 
country on 9 June 1964. 

In his first broadcast to the nation. Shastriji had said: 

Our way is straight and clear-ti1e building up of a socialist democ-
racy at home with freedom and prosperity for all and the mainte-
nance of world peace and friendship with all nations abroad. To that 
straight road and these shining ideals, we re-dedicate ourselves to-
day. 

On his becoming Prime Minister he gave top priority to the problems 
of rising prices and the food crisis. Short and long range measures were 
adopted. The fair price shop programme was developed on a nation-wide 
basis. The Foodgrains Trading Corporation was established for purchase of 
grains within the country at remunerative rates and for its distribution in 
the proper manner. An Agricultural Prices Commission was set up to fix a 
reasonable margin of price to be enforced at wholesalers and retailers level. 

Shastriji always had at heart the interest of the common man. He 
toiled for economic justice and social progress. On 15 August in a letter to 
the Cabinet. he referred to his concern for the common man in these words : 

What mattered to him was food. shelter. medical facilities and 
employment opportunities and it is imperative that the Gov-
ernment poliCies in the immediat.e future should be geared to 
meeting these requirements. 

In the meanwhile. Pakistan longing for a fight with our country infil-
trated into Kutch and captured many Indian posts. In August 1965 the 
Mujahids started infiltrating into Kashmir on a large scale. In fact they were 
the parts of the regular army. On 5 September 1965 President Ayub Khan 
declared on Radio Pakistan a regular war against India. The Indian Anny 
gave a good account of their gallantry. Having been frustrated. Ayub looked 
to his friends to bring about cease-fire. As a result cease-fire was effected 
and the Soviet Prime Minister Kosygin proposed a summit between the two 
countries at Tashkent. 4 January 1966 was fLXed for the summit. Shastriji 
left for Tashkent on 3 January 1966. Parleys continued for about a week. At 
last with the intervention of Kosygin a compromise was brought about be-
tween the parties on 10 January 1966 at 4 P.M. The occasion was cele-
brated with fanfare. Shastriji returned to his l.odge at 7 P.M. As ill luck 
would have it he devcloped excruciating pain in his chest at about 1.30 A.M. 
and before the doctors could do anything Shastriji had already left for his 
heavenly abode plunging the whole nation into undescribable grief and deep 
sorrow. On 12 January 1966 his mortal remains were conSigned to flames at 
the banks of the river Yamuna in Delhi. A day before his passing away. 
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ShastrtJt was found scribbling the following Urdu couplet: 

Bare Shauq Se Sun Raha Tha Zamana 

Hum He So Gaye Dastan Kehte Kehte 

His life was gentle and the elements so mixed in him that Nature 
might stood up and say to all the world: 

This was a man. 

.... ::.:.:::::.:.:.:::::. .:::.:.:::.::::~::::::::::::::::::::::::::::::::::::::::::.:.:.:.:.::::.:.:::::.::::;:::::::::::::::::::::::::: : .::::::::::::: 
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SIMPLICITY AND MODESTY OF 
LAL BAHADUR SHASTRI 

Ani! Shastri 

While presenting his maiden Railway Budget in 1952 Lal Bahadur 
Shastri rose to speak: 

I have the honour to present the Railway Estimates for the year 
1952-53 for the consideration of this House. In doing so, I am only 
conscious of my limitations particularly those imposed by the time 
factor. I have had very little time for prcparing myself for the presen-
tation of the budget. I am, however. fortunate in as much as that the 
estimates for the year were considcred and reviewed by my able 
predecessor. Shrl Gopalaswami Ayyangar. before their presentation 
to the Parliament in the month of February. I am sure, the House will 
join me in paying tributes to him for his sound common sense, vision 
and imagination in putting through comprehensive financial and ad-
ministrative reforms. the effect of which is being progressively re-
flected in the improvements visible all round in the management and 
operation of the Indian Railways. 

These words reflect the character and personality of the 'Little Great 
Man' who rose to succeed the architect of modcrn India, Jawahar Lal Nehru. 
as India's second Prime Minister. It was this unassuming character of Shas-
triji which won the hearts of the pcople who had an opportunity of knowing 
him closely. 

Even in his pcrsonal life ShastriJi believed in simple living and the 
glamour of high offices never changed his life style. I remember when he 
bccame the Prime Minister. I urged him to gct his bedroom carpeted to 
which he said a clear cut 'No'. I recall his words-how could he have a 
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carpet in his room when millions of Indians did not even have a house to live 
in. 

Despite Shastriji's firm belief in Gandhian way of life, he never tried 
to impose his views on the family. I recall another occasion when he was 
addressing a press conference immediately after he became the Prime Min-
ister. One correspondent remarked that though Shastriji wore simple clothes 
such as dhoti and kurta, his sons preferred trousers and shirts. To this he 
said that he was the son of a poor school teacher whereas his sons were the 
sons of India's Prime Minister. 

Shri Lal Bahadur Shastri's resignation as Railway Minister over a 
railway accident which took place at Ariyalur, Tamil Nadu has come to be 
known by all. If people remember him for this ac~n it is not only because 
he accepted moral responsibility as the head of Hie Ministry but because he 
demonstrated in ample measure his firm belief in the highest traditions of 
Parliamentary democracy where moral accountability cannot and should not 
be ignored. While announcing Shastriji"s resignation in the Parliament, Prime 
Minister Jawahar Lal Nehru had said that Lal Bahadur Shastri was a man 
of the highest integrity, loyalty. devoted to ideals, a man of conscience and a 
man of hard work. One cannot expect a better colleague than him. 

During his career as a Minister in Nehru's Cabinet. La! Bahadur 
Shastri held the porliolios of Transport and Communications, Commerce 
and Industry and finally Home Affairs. He came to be known as Nehru's 
trouble shooter. Whether it was the language problem in Assam, the Punjab 
problem or the problem in Kerala arising out of a coalition with the Praja 
Socialist Party. Shastriji was the obvious choice, as he was, perhaps the 
man most trusted by Panditji. When Panditji fell ill. he appointed him as 
Minister-without-portfolio in the Prime Minister's office and asked him to 
look after his work. It was then that a serious crisis had erupted in Kashmir 
over the missing of a relic of Prophet Mohammed at the Hazratbal shrine. 
Shastriji rushed to Srinagar and in a few days he resolved the problem to 
the satisfaction of all. Before he left for Srinagar Panditji gave him his over-
coat as he did not have enough woollen clothings for the cold Kashmir 
weather. After reaching New Delhi when Shastriji went to return the over-
coat to his Prime Minister. he said that he would not take it back and would 
like him to use it in the future as well. Shastriji was moved with the affec-
tion shown by his leader and kept the coat. 

On August 7, 1962. Shri Lal Bahadur Shastri. the then Home Minis-
ter. said in the Ra jya Sabha : 

We are a poor country and it is true that during the British days we 
did not actually realise what poverty meant. People suffered without 
much protest but now when the country is trying to go ahead with 
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economic dcvelopments, it is natural that every section of our com-
munity should like to progress simultaneously. I think If we are 
frank, we should admit that there are certain weaker sections of our 
community in the country who have not made as much advance and 
progress as others have done. It has, therefore, become Important 
that we should pay special emphasis on the development of the weaker 
communitics of our country and those two weaker commun1ties are 
especially-the Scheduled Castes and the Scheduled Tribes. It is nec-
essary therefore that we should carefully consider the various recom-
mendations made and see what we can do to achieve a certain target 
wi thin a prescribed period. 

Shastriji himself came from a vcry poor family. He knew what poverty 
was and. therefore. was aware of the problems that they faccd. He was also 
conscious of the fact that though India was poor. the people of our country 
have had a history where they would not compromise on their self-respect. It 
was perhaps because of this reason that during the food shortage, his 
appeal to the nation to 'miss a meal once a week' had tremendous rcsponse 
from the people. USA had threatened to slop supply of wheat under PL 480 
and that was something which was not acceptable to either Shastriji or to 
his countrymen. 

I would like to recall another interesting incident. When I was a small 
kid. lance asked him if he oITcrcd prayers to God or whether he perfonned 
his regular 'pooja' like my mother. He said much that he would like to he 
cannot find time for a regular 'pooja'. Howevcr, he rcmarked that he did pray 
to God every morning just for 30 seconds. It was quite intriguing to me how 
could he complete his prayer in 30 seconds when my mother prayed every 
morning for at least 1 1/2 hours. When I asked him he replled that his 
prayer was that nothing should he say or do during the day which would 
hurt somebody's feelings. Not that he was not relIgiOUS or did not believe 10 
religion. In fact on various occasions, he would assert that he was proud to 
be a Hindu but then he also bclieved, and firmly so, that India was a large 
and diverse country where people belonging to diITcrent religions had equal 
place in socicty and that they had to be involved in building a strong and 
united India. In one of his speeches in the Lok Sabha he said: 

It is essential that difficulties of the minorities are always borne In 
mind. Of course the minoritics have also their responsibillties and 
obligations. I agree that we should not always think in terms of com-
plaints and create a feeling that there is injustice throughout the 
country. That feeling docs not really help them. But I must say that 
the majority community has to be much more carcful and vigilant, 
and we should try fully to understand and realise the difficulties of 
the minorities. Ultimately, we all have to subordinate the regional 
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interests and the local interests. The national interest will have to be 
supreme and we have gradually to create an atmosphere in our coun-
try in which the States and different communities living in the States 
will live peacefully, and there will be an urge to see that there is a 
feeling of complete patriotism and nationalism amongst our people 
and that our countrymen are prepared to subordinate their local 
interests whenever it Is needed. 

Since it was the Pakistan war in 1965, which was most vital during 
his short tenure as Prime Minister, I would like to mention that though 
Shastriji ordered hIs armed forces to march towards Lahore and lead the 
nation during the 22 day battle with the enemy. he believed that if the 
IndIan sub-continent was to progress and develop it would only be if India 
and Pakistan reconcile themselves to living as friends. Well before he left for 
Tashkent he said in a statement in the Rajya Sabha on November 5, 1965 : 

The House would naturally want to know how we view the likely 
course of future events so far as Indo-Pakistan relations are con-
cerned. Our own position is quite clear. We want to live in peace with 
Pakistan. We have never taken the initiative in foresaking the path of 
peace, nor shall we do so in future. We do not want to annex any part 
of Pakistan's territory. But. the restoration of peace and its future 
preservation can be assured only if Pakistan gives up stormy aggres-
sion or wanton aggreSSion. We cannot propitiate in aggreSSion. Threat-
ened as we are, with the renewal of aggression, we have to be ever 
vigilant and ready. 

Of the very many qualities that my father possessed, his integrity and 
honesty always impressed me. It was because of these qualities that he 
earned respect and confidence amongst people. When I wanted him to buy 
a car he said he did not have enough money. A car at that time cost around 
Rs. 12,000. I wondered how India's Prime Minister could not afford a car. 
However he did not wish to disappoint me and did buy a Fiat car for the 
family after taking a loan of Rs. B,OOO from the Government. 

It was the 3rd of January, 1966 when my father was about to leave at 
7 in the morning for his ill-fated trip to Tashkent. I was awake tossing in my 
bed. He passed by my side kissing me with a smile and that was the last I 
saw of him. The car is still there and associated with it are values and 
memories which our family will always cherish. 
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LAL BAHADUR SHASTRI-PEOPLE'S 
PRIDE OF DEMOCRACY 

Lokpati Tripathi 

Kashi which has been the birthplace of a number of national figures, 
also had the distinction of producing Lal Bahadur Shastri who was one of 
the greatest sons of India. He received his education in this very city. 
Culture of Kashi had seen its full bloom in him who, though born in a very 
ordinary family, rose to the highest office of the Indian Republic. This cul-
ture has assimilated in itsclf the basic tenets of our ancient traditions and 
contemporary dynamism. This cultural trait could be explicitly seen in the 
dynamic personality of Shastriji. This culture was never dependent on royal 
patronage, but was purely a people's culture. It was perhaps with this 
cultural background that Shastriji could rise above the complexities of every 
day life of an average Indian to become the symbol of people's pride and 
success of democratic institution of this country. 

Family of Shastriji and my own family have been very close. My father 
late Kamlapati Tripathi and Shastriji were very close friends. Both of them 
had left their school education to join the Civil Disobedience movement of 
the country. Aftcr the movement was ovcr, both of them went ahead to 
complete their education and joined Kashi Vidyapeeth which was considered 
to be a leading nursery for workers of the national movement. It was again 
in Gaya that both of them partiG,ipated for the first time in the general 
Session of Congress. In those days, the students of Kashi Vidyapeeth, like 
all other students of the country, were also divided into various ideological 
groups namely, the Gandhian group, Swarajya Party supporters and those 
supporting the revolutionary thought. But Shastriji and Kamlapatl Tripathi 
were leading among those who were definitely the supporters of Gandhian 
thought. In those days, Shri Kripalani, with a view to lnstitutionaling the 
khadi movement. set up the first Khadi Ashram of the country in Kash1. 
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Shastriji and my father were the active workers of the institution. Both of 
them completed their educational career in Ka.shi Vidyapeeth in 1925. Even 
when Allahabad was the field of activities of Shastriji, both of them were in 
close touch with each other and it was a coincidence that in 1936, both of 
them wcre elected members of the State Legislative Assembly and had an 
opportunity of working together as legislators. 

So far as I remember, I had the opportunity of seeing Shastriji for the 
first time in 1936. But the opportunity of coming into his close touch came 
only in 1940 when he came to Kashi as an observer in connection with an 
Individual movement and was taken seriously ill. He recovered from it after 
full one month's rest at my residence. In those days, I was thirteen years' 
old and, while attending on hIm, I had the opportunity of listening to his 
views and thus to understand him. If I exactly remember it, his simplicity, 
innocence and patriotic fervour naturally generated a feeling of respect for 
him in the public. Even during his serious affliction with pleurisy at my 
residence, that nobleman was steering the individual movement of Rashi. 
Perhaps it was during his stay at Kashi that my father had courted arrest. 
At a later stage, when Shastriji returned to Allahabad after his recovery from 
serious illness, he also courted arrest in Allahabad. 

Shastriji started his parliamentary career in 1936 as a member of 
Uttar Pradesh Legislative Assembly. He continued to be a member of that 
house until he was elected as a member of the first Lok Sabha in 1952. In 
1946 when the Constituent Assembly was constituted, my father became a 
member of it and Shastriji assumed the charge of the office of Parliamentary 
Secretary in the department of Transport and Home Affairs and later become 
the Home ~1inister in the Government of Uttar Pradesh under the leadership 
of Pandit Gobind Ballabh Pant. In 1950, my father returned to the State 
politics. But in 1951 Shastriji came to Delhi as the General Secretary of All 
India Congress Committee with Pandit Nehru as the Congress President. 
Later on, in spite of their very intimate relationship. they worked at two 
different places to serve the general public through Congress. 

After assuming the office of Prime 11inister, Shastriji wanted my fa-
thcr to share his responsibilities in Delhi and before leaving for Tashkent, he 
had clearly asked him to come to Delhi after his return from Tashkent. But 
the crucl hands of dcstiny denied the two friends the opportunity of coming 
closcr to work in close cooperation. 

Even today, in the politics uf Uttar Pradesh. Shastriji is remembered 
as a soft spoken, honest politician, successful parliamentarian and efficient 
administrator. In the beginning when Shastriji became a Minister. the bu-
reaucrats mistook him for an ordinary politician but later events proved 
them otherwise. While discharging his responsibilities as a Minister. when 
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he tightened his grip on the bureaucracy. it did not take too long for them to 
feel the impact. Definitely. it was the result of his dedication and matchless 
capacity to work hard. It is said that whenever Pantji came out of his office 
in the Secretariat to catch the lift at late hours of night. he found Shastriji 
as the only Minister who was seen sitting and working in his office at such 
odd hours. Shastriji had a deep understanding of State politics and prob-
lems of Uttar Pradesh. It was on this account that even in those days when 
Shastriji was in Delhi, he was so often entrusted with the responsibilities of 
resolving the complicated issucs of that State and because of his non-
controversial personality. he always succeeded in it. In 1962. when a serious 
deadlock was hampering Sucheta Kripalanfs Cabinct. ShastriJi was assigned 
the duty of resolving that tangle and after some initial difficulties. he suc-
ceeded in it. 

Shastriji was vcry clear in his mind about the developmental priori-
ties. He was of the vicw that thcre should be cffcctive policics and planning 
for the rapid development of rural life and the common man should get the 
direct and immediate benefit of such plans. In view of the importance of 
transport in the developmental process, he, as the Transport Minister of 
State, chose to nationalise the public transport in Uttar Pradesh in 1946. In 
this way, he took initiative to give a material shape to the political will of 
bringing transport facilities in the service of common man. As the Home 
Minister of that Stale, he also put in cfforts to bring about an improvement 
in the organisational set up of the police so as to develop a reliable and 
meaningful relation bctwcen general public and the police. In this way. he 
undcrtook this prime responsibility of shaping the police sct up of the State 
it had inherited from thc Britishers into a democratic mould during the 
post-independence period. Similarly, Congress also entrusted him with the 
responSibility of preparing a policy draft in respect of Panchayati Raj System 
and Zamindari abolition, a:ld the policy draft prepared and presented by 
him before the Faizpur Congress proved to be a milestone in this regard. 

As a Prime Minister, Lal Bahadur Shastri gave the slogan of JaI. 
Jawan. Jai Kisan which clearly reflected his policy of giving top priority to 
the work of rural development. To achieve that end, agriculture was given 
top priority under the fourth Five-Year Plan which was prepared during his 
tenure. In the field of foodgrain production, he was determined to make his 
country self-reliant. It was for this reason that he chose to raise wheat crop 
instead of growing flower plants at his bungalow. 

The eightcen-month tenure of La! Bahadur Shastri as Prime Minister 
of the country symbolised a blend of humble service and firm determination. 
He had in him the quality of softness and harsh deciSions and that made 
him a popular publie figure and held him in high reverence in the eyes of the 
common man. To him the scat of power was an instrument of public service 
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and morality was the greatest treasure with him. He never compromised 
with these virtues just to capture power, and high offices never allured La! 
Bahadur. His resignation from the post of Railway Minister after a rail 
accident underlines his ideal of owning responsibility by the top executive in 
the democratic set up of this country. In order to make Kamaraj Plan of 
Nehru a success, he was the first to come forward and relinquish his post. 
Such a natural urge of sacrifice will continue to be a source of inspiration 
and ideal of democratic behaviour. 

ShastriJi was an ideal parliamentarIan. Success of his parliamentary 
behaviour lies in hIs quality of takIng a balanced view of things, patience. 
humbleness and sobriety. To serve as a connecting link between the two 
poles apart was one of his characteristics. In spite of sharp differences be-
tween the views of Rajarishi Purushota'l1das Tandon and those of Pandlt 
Nehru, Lal Bahadur was a confidant of both of them and served as a link 
between them. ShastriJi was an exception to a popular belief that the one 
who wants to please everyone, ends up in pleasing none. This eharaceristic 
of assimilation and reconciliation could be expliciUy seen not only in his 
parliamentary and political mannerism but also in his handling of interna-
tional relations. It was, of course something very natural that persons be-
longing to two different ideological groups had equal faith in him. 

In his parliamentary career, he always attached great importance to 
the opposition. In respect of all the important issues, he was of the view that 
there should always be a constructive consultation and exchange of views 
with them even if he had to take a firm stand on policy matters. 

His humbleness and disciplined behaviour won him appreciation even 
from those people in the Opposition who were a hard nut to crack for the 
Ministers. While in the House, he was not only conscious of his duties, but 
also used to extend so often his cooperation and support to his Cabinet 
colleagues. Undoubtedly, he was an ideal parliamentarian in all respects. 
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PEOPLE'S PRIME MINISTER 

Samar Guha 

Lal Bahadur Shastriji came to be respected as an eminent leader at 
the national level since early fifties. l\1any national leaders of our freedom 
struggle were still alive then. It was surprising that Shastriji, who was too 
unassuming to be a distinguished personality could attain a high position in 
the company of so many leading veterans of India's national movement. He 
was unusually short in his stature and too frail in body. His physical traits 
gave the impression that he was still to be grown into a full personality. 

At the first sight, Shastriji would leave no impression but once, break-
ing the barrier of his deceptive appearance one could get into his acquain-
tance, he would feel amazed to find what a unique man he was. He talked 
soft and simple, and in an exceptionally amiable manner but what he talked 
about was precise, quite emphatic and full of purpose. After meeting him 
elosely one would feel highly impressed by his unassuming demeanour and 
unsophisticated style of living. He left a lasting imprint on every one, who-
ever met him. He was a national leader, who did not belong to the commu-
nity of elites of our SOCiety but to the toiling masses of our people. It was 
indeed, so unbelievable, that a man like Shastriji with distinct rural identity 
would step into the South Block after Pandit Nehru, who was looked upon 
as the epitome of the elitist grandeur of our country. 

Before I had the opportunity to meet Shastriji, two of his remarkable 
steps deeply influenced me to look upon him with mueh respect, though I 
belonged to the opposition politics. While he was the Railway Minister, 
under Jawaharlal Nehru, he resigned immediately after a railway accident, 
even without consulting the Prime Minister. Shastrijl1n no way was respon-
sible for the mishap-none asked him to share its responsibility and resign. 
But Shastriji, as dictated by his own conscience. owned the moral responsi-
bility of the accident and decided to resign. And, he didn't change his mind, 
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even after request from the Prime Minister, Pandit Nehru. It showed that 
ShastriJi had a mind of his own ringing within his inner sense of patriotic 
idealism. He left a morallcsson for others in the administration to learn that 
a Job in a higher echelon of country's ruling authority was not just any 
profession for one's personal gain, but a serviee which should be principally 
motivated by a spirit of selncss dedication for the cause of the country. The 
'little' Shastriji by his bold moral act overnight became a 'big man' of higher 
ethical values in the parlour of the Indian politics. 

Shastriji's sccond act was more daring. Becoming Prime Minister just 
after Pandit Nehru, it was not easy for Nehru's successor to deviate from his 
mentor's political legacy. It is well known, how after the last great war, the 
Indian people were hypnotised by the revolutionary legends of Netaji Subhas 
Chandra Bose and the saga of the war of liberation of his Azad Hind Fauj 
and how the country was roused to a volcanic fervour of patriotic upsurge 
against the British Raj. In late 1945 and early 1946 Pandit Jawharlal Nehru 
and every other Congress leader took full advantage of this unprecedented 
emotional upheaval of the Indian people to crcate an irresistible situation for 
the Raj to withdraw from India without any further delay. In those days the 
slogans-'Netaji' and 'Jai Hind'-surged like national mantram all over the 
country. 

As Prime Minister, Shastriji was invited to unveil a statute of Netaji at 
the Calcutta Maidan. In this function while evaluating the role of Netaji he 
made a stirring speech and acelaimed Netaji Subhas Chandra Bose as the 
greatest revolutionary of India. He said in a scintillating voice: 

'Ah Netaji : What tremendous organisation he had built up. 
What organising ability, what competence and talent he had: I 
don't know of any parallel to the sacrifice and self-negation 
that Netaji made for our national revolution and country's 
freedom. The entire country accepted Netaji as its leader-the 
greatest revolutionary leader-a beacon light." 

The eloquent tributes that Shastriji paid to Netaji Subhas Chandra 
Bose proves the depth of courageous appreciation he had about the men 
and of the events of the Indian freedom movement. 

The year 1964 was a tragic year when heart rending reports of mas-
sacre of people belonging to the minorities in the then East Pakistan flooded 
Indian newspapcrs. Very few Bengali Muslims participated in it-it was done 
very largely by the non-Bengali Muslims, who migrated to East Bengal after 
partition. The purpose of the second carnage was to drive only the minorities 
from the urban and semi-urban areas of East Pakistan. It was wholly a 
politically planned riot, unabashedly backcd by the Wcst-Pak ruling admin-
istrators of East Pakistan. 
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In early 1965, a delegation of distinguished freedom fighters of Ben-
gal visited Delhi to make a representation to ShastriJi for the protection of 
the minorities in East Pakistan. This delegation, after staging one-day silent 
dhama before the Parliament House, met the Prime Minister at his resi-
dence. I joined the dharna but dissociated myself from the delegation seeing 
Shastriji as I didn't agree 'with its demand of economic blockade of East 
Pakistan. However, I sought a separate intcrvicw with ShastriJi and he very 
kindly agreed to see me next day. 

While meeting Shastirji in his office next day, I gave him my booklet 
Whither Minorities in East Pakistan. With an instant innocent smUe he told 
me, "How would I find time to go through thIs big booklet? Would you 
prepare a shorter note, not more than 15 pages, and then see me tomorrow 
evening?" Shastriji could easily tell me in the known style of a minister that 
'the matter will be looked into'. But no-he asked me to see him next day 
with a briefer note so that he could himsclf go through it instead of handing 
it over to the bureaucrats. 

In the evening, a day after, when I wcnt to sce ShastriJi he was 
having his evening stroll. I was told that it was his daily exercise. While 
walking to and fro in the lawns in front of this bungalow, he was meeting 
visitors one after the other. I had to wait for qUite sometime. Perhaps other 
visitors got prior appOintments or had to deal with more urgent business. 
Suddenly. Shastriji made a right turn and approached me in quick pace 
saying. 'Sony, you waited for long'. I was vcry much surprised because 
waiting for about half an hour for a non-official visitor to see the Prime 
Ministcr was nothing. But Shastriji's manncr showed his intense sense of 
humility and his outlook of cultural dignity which could not be easily ex-
pected of a man in the highest position of administration of the country. I 
was then not a member of the Parliament. After meeting Shastriji my respect 
for him increased manifold. 

After reading my note with perceptible attention Shastrijl asked me 
how our support to the language and Autonomy movement of the Bengali 
Muslims will help the Hindus and other minorities to stay in East Pakistan ? 
How would such policics assure their pcace and safety ? 

I explained that this is exactly what I have elaborated in my booklet. 
This policy will help to create a new climate of radical change in the mood of 
the Bengali Muslims because of their growing feeling for the Bengali lan-
guage as against its Urduising drive by the rulers of West Pakistan. Already 
a few Bengali Muslim youths sacrificed their lives for the cause of their 
mother tongue. Bengali language is the natural bond between the Bengali 
Muslims and Bengali Hindus in East Pakistan. Growtng spirit of Bengali 
nationalism will help to bring the Bengali Muslims ncarcr to the Bengali 
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Hindus because of their existing linguistic and cultural bonds. Ultimately 
only the Bengali Muslims can assure peace and protection to the Hindus 
and the Buddhist minorities in East Pakistan. 

Shastriji heard my views with rapt attention. For sometime he kept 
silent and appeared to ponder over this new perspective of the linguistic and 
cultural understanding bctween the Bengali Muslims and the Bengali Hin-
dus. He assured me quite sincerely, 'Your views and suggestions will be 
carefully examined.' 

I felt Shastriji got my point and will do something positive to work out 
this new line of approach to deal with the problems of the minorities in East 
Pakistan. Before leaving Delhi I gave my booklet to the other central minis-
ters and the press. 

Before any concrete policy could be evolved for working out this new 
suggestion for evolving a new policy in dealing with the minority problems in 
East Pakistan. a major event overtook the relation between India and Paki-
stan. Another war broke out between these two countries in late 1965. It 
resulted in complete political and military isolation of the Eastern wing of 
Pakistan from its mainland. 

Even aftcr coming to India, I was kceping myself regula:dy in touch 
with the political developments in East Pakistan. It struck me immediately 
that the Indo-Pak war gave a unique opportunity for India to neutralise East 
Pakistan by militarily snapping the fragile bond between East Pakistan and 
West Pakistan. I rushed to Delhi from Calcutta and before leaving for Delhi I 
sent a long telegram to Shastriji intimating him about the object of my 
seeking an interview with him. 

Though it was war time, which kcpt the Prime Minister extremely 
busy. he readily agreed to see me. While talking to him I straightaway told 
Shastriji, 'I know East Pakistan, I was born and brought up at Dacca and 
since partition I kcpt myself elosely acquainted with the political and socio-
cultural developments in East Pakistan. Bengali Muslims had already be-
come hostile towards the West Pakistan because of its aggreSSive domina-
tion over the former in East Pakistan. Now is the time to break the link 
between the two wings of Pakistan. India should hit East Pakistan right 
now. Bengali Muslims will mostly welcome such a thrust by the Indian 
army, provided emergence of 'East Bengali' as a sovereign independent state 
is categorically assured by India. The people of East Pakistan are aware that 
no supply or reinforcement could be expected from West Pakistan to defend 
them. 

Shastriji could have forthrightly rejectcd my suggestion as unpracti-
cal. But instead. he directed me to sec the Chief of the Military Intelligence 

:.'; . 

I', : ' ... 

229 



and arranged my meetlng with him. 

The Military Intelligence Chief explained to me the geo-physlcal and 
the strategic complexities in any military thrust against East Pakistan when 
the major bulk of our army was engaged in the western front. He told me 
soon after the rainy season it will be very difieult for tank operation in the 
muddy soil of East Pakistan. Further India should not overlook the potenti-
alities of uncertainty in the northern borders. 

After hearing him I agreed that in my enthusiasm for llberation of 
'East Bengal, which was my homeland too, I overlooked other strategic 
problems of any such military venture against East Pakistan. 

While returning to my hotel. I began to think deeply, 'will this rare 
opportunity to rouse the Bengali Muslims of East Pakistan against the colo-
nial rule of West Pakistan over them go waste? The war experience and the 
defenceless isolation of East Pakistan will have sweeping psychological effect 
on the Bengali Muslims of East Pakistan and it would be the beginning of 
the movement to provide all kind of incentives for sharpening the critical 
attitude of the Bengali Muslims against the colonial rule of West Pakistan 
over them. 

At night I drew up a project of AIR propaganda for the Bengalis of 
East Pakistan. And next day, I sought another interview with ShastriJI and 
in a way I was much favoured in those war days to get it promptly. 

While meeting ShastriJI I placed my project of AIR broadcast request-
ing him to introduce it as early as possible so that the spirit of Bengali 
nationalism and the anti-colonial fccling against West Pakistan could be 
helped to intenSify. I explained to Shastriji what will be the effect of Indo-Pak 
'.var on the minds of the Bengali Muslims of East Pakistan, streSSing that 
East Pakistan after the war will get more alienated from the mainland of 
W cst Pakistan. 

Shastriji heard my views patiently and it appeared that he got the 
moot pOint. He then dirccted me to see Smt. Indira Gandhi, who was the 
then Minister of Information and Broadcasting. 

I had no difficulty in meeting Smt. Gandhi as it appeared that she 
had already some prior comm unieation from the Prime Minister's Office 
having also an advance copy of my note given to the Prime Minister. I also 
gave a copy of my note to her, and she glanced through it. The note con-
tained details about the objectives and the parameters of the proposed AIR 
broadcast for the Bengali Muslims of the East Pakistan. I was surprised to 
see that Smt. Indira Gandhi didn't ask any question or seek any explanation 
about the project. Nevertheless, I paraphrased my note to utter a few words 
of caution to tell her that AIR broadcast should be very careful and should 
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not give any kind of impression that India had any political ambition to 
undo partition and reunite the two divided parts of Bengal. AIR should take 
up news items that were of interest for the Bengali Muslims of East Pakistan 
and highlight them very objectively. Political, economic. social and cultural 
problems of the Bengali Muslims of East Pakistan and how in each field they 
were being exploited by the West Pak rulers should be the main theme of the 
broadcast. Effort should be made in a subtle way to encourage the growth of 
Bengali nationalism in East Pakistan. Sm t. Gandhi appeared to apprecIate 
the project and agreed with its main perspective. 

Within a few days the AIR introduced a new programme of broadcast 
in Bengali essentially for the people of East Pakistan. It was programmed as 
Samayik Prasanga covering about some five minutes before the Bengali 
news bulletin at night. It dealt with mainly the issues of political. economic 
and cultural exploitations of the people of East Pakistan by the rulers of 
West Pakistan in the form of news analysis. The Bengali Samayik Prasanga 
become very popular with the Bengali Muslim listeners in East Pakistan. 
and this special programme continued for over five years till the liberation of 
Bangladesh in December 1971. In late 1970 and the whole of 1971 this 
special Bengali programme was given more time and aggreSSive tone. The 
people of East Pakistan eagerly waited everyday for the AIR broadcast. 

In the history of emergence of sovercign Bangladesh it can be said 
that the bold policy introduccd by Shastriji and worked out very vigorously I 
by Smt. Gandhi. immensely helped to build up the background of the devel-
opment of militant nationalism of the Bengalis and their movements for self-
determination in East Pakistan. which ultimately culminated into the forma-
tion of Bangladesh. By agreeing to introduce this Bcngali radio programme 
for the Bengali people of East Pakistan, Prime Minister Lal Bahadur Shastri 
made a very remarkable contribution towards the growth of the mission of 
Bengali nationalism and the liberation movement of the Bengali Muslims in 
East Pakistan. Of course, Smt. Indira Gandhi made this programme very 
meaningful and effective after she became the Prime Minister of India. 

It is a great tragedy that a man of the masses like Shastriji passed 
away untimely without getting an opportunity to make a positive move in 
reshaping Indian national life according to his own concept of its recon-
struction. It is no exaggeration to say that late Lal Bahadur Shastri got 
universal recognition of his countrymen as the 'people's Prime Minister'. He 
raised a very farSighted slogan of nation building, 'Jal Jawan, Jal Klsan' : 
which created a spontaneous response at the grass-root level among the 
common people. He dreamt of building a new India by integrating the aspi-
rations of the Indian Kisan with the Indian Jawans. By Jawans he meant 
both. who belonged to our armed forces and also the rising community of 
the Indian youth. He wanted to strengthen the Indian defence and assure 
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scope of employment to every youth and urgently work out a new pro-
gramme of agricultural development as he never forgot that the Kisans 
constituted about 80 per cent of the entire population of India. It Is indeed 
sad that this great man of the masses, passed away so tragically before he 
could start implementing his ideas to build up a truly people's India-the 
India of the Klsans and the Jawans-the Jawans of the armed forces and 
our youth. Shastriji had a message-the message to build a people's India. 
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GREAT SON OF MOTHER INDIA 

Dalchand Jain 

Among the many great personalities that adorn the pages of our 
glorious history. the name of Shri La! Bahadur Shastriji shines like a star. 
Shastriji was a link between the old and new generations of Indian polity. He 
was a symbol of Indian glory and its ancient culture. A preceptor of the 
slogan of "Jai Jawan. Jai Kisan" he symbolised the ideals of simplicity and 
high thinking. 

ShastriJi actively participated in freedom movement of 1921 at the 
age of 17 for which he was arrested and later released. After that, he 
partiCipated in all the movements of Congress, was imprisoned several times 
and emerged as a diligent soldier of the Congress Party. After his arrival at 
Prayag from Meerut, he was appOinted first as secretary of District Congress 
Committee. Thereafter he continued to march forward and became Secretary 
of Pradesh Congress Committee in 1935 and later the President of the 
Allahabad Districr Congress Committee. He was a member of the Allahabad 
Municipal Committee and Improvement Trust and in 1936 was elected to 
the Legislative Assembly of United Provinces. In 1948. he was appointed as 
the Minister of Home Affairs in the State of Uttar Pradesh but had to resign 
his ministerial post in 1951 following his appOintment as a General Secre-
tary of All India Congress Committee. Pandit Jawaharlal Nehru had ap-
pOinted him tncharge of Congress Party for General Elections. In 1952, he 
was appOinted as Minister of Railways and Transport in the Union Council 
of Ministers but resigned in 1956 on moral grounds because of a rail acci-
dent thereby setting an example worthy of emulation by others. Since 1957, 
he continuously held various ministerial portfolios of the Government of 
India till he resigned in September 1963 under the Kamaraj plan. In view 
however of his ability. diligence and his style of functioning, Pandit Nehru 
re-appointed him as Minister wit.hout portfolio in 1964. After the sudden 
demise of Pandit Nehru on 27 May 1964. he was elected leader of the 
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congress Parliamentary Party and on 9 June 1964 assumed the omce of 
the Prime Minister. During his tenure as Prime Minister, the courage and 
dedication with which he provided to the nation, was unique in itself. Due to 
the shortage of foodgrains in the country, he appcaled to the countrymen to 
"miss a meal during the week" and the entire nation readily responded to his 
appeal. Similarly, \\1th a view to providing dignity and honour to the Jawan, 
the protector of the nation and the Kisan, the produccr of the foodgralns, he 
gave the slogan, "Jai Jawan, Jai Kisan'. This slogan, became so popular that 
even today it Is remembered with great pride. 

He had carved out a bright image of India in the world and in accor-
dance with that image a peace agreement betwcen India and Pakistan was 
signed in Tashkent on 10 January 1966. 

Shastriji's financial position was never very sound. When his family 
faced the situation of abject povcrty, he taught them to live with dignity and 
honour within limited resources and bear with hardships boldly. The early 
life in which he faced struggles but livcd with honour became an example for 
ot..'1ers. 

When Nchruji suffcred a mild heart attack during the 68th Session of 
Congress at Bhuwaneshwar, it was ShastriJi who moved the Resolutions on 
behalf of his mentor. After attending the session, when Nehruji returned, he 
felt the need of a reliable COlleague. ShastriJi was the obvious choice. He 
appointed him as Minister without portfolio in his Council of Ministers. 
During this period, the management of Hazratbal dargah at Srinagar In-
formed that the holy hair of Prophet Mohammad kept there had disap-
peared, due to which a very serious situation had developed in Kashmir. 
Shastriji was sent to Kashmir and he solved the problem with great under-
standing and tactfulness. During this period be also solved many other 
knotty problems with great skill and dexterity. 

His life was full of sacrifice, diligence and dutifulness, which is wor-
thy of emulation by others. 
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IRON MAN WITH A HUMAN HEART 

Balraj Madhok 

La! Bahadur Shastri had a short innings of less than two years as 
Prime Minister of India. But what he achieved during the short period and 
the imprint he left in the sands of time and life of his nation epitomise the 
poetic adage "a crowded hour of glorious life is worth an age without a 
name". 

The rise of Shrt Shastri from a very humble beginning to the pinnacle 
of power and glory is a befitting tribute to the spirit of democracy inherent in 
the ethos and culture of our great and ancient country. People like President 
Ayub Khan of Pakistan had initially scoffed at this small 'Dhoti' clad man 
whom he considered less than his equal. But he had to revise his assess-
ment soon. The innate goodness and love for peace of ShastriJi was exploited 
by the British Prime Minister who made him agree to refer the question of 
Pak incursion into Kutch to an international tribunal. But ShastriJi soon 
realised that he had been trapped. He, therefore, decided to talk to President 
Ayub when he made incursions into Jammu and Kashmir in the language 
he could understand. 

I happened to be in Srinagar when Pakistan, after having failed to 
capture the valley through trained infiltrators, decided to launch a full-scale 
attack on Chhamb in Jammu sector to capture the strategic Akhnoor bridge 
on the Chenab and cut the highway conncettng the valley with Jammu and 
the rest of India. Shri D.P. Dhar, the Home" 1\1inister of Jammu and Kashmir 
then requested me to rush to Delhi to persuade Shastriji to order a counter-
attack on Lahore sector to save Kashmir. He too suffered from some miscon-
ceptions about the character and capability of ShastriJi. I returned to Delhi 
by the only available flight but I had not to do any persuasion. Shastriji had 
already taken the right decision. When India launched a counter-attack on 
Lahore and Sialkot, Pakistan had to beat a hasty retreat from Chhamb. 
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Victory of India in the war forced on it by Pakistan in 1965, established the 
reputation of Shastriji as an 'Iron Man' in the tradition of Sardar Patel. 

While Lal Bahadur Shastri proved to be an Iron man in dealing with 
the enemies of the country, his attitude towards his own people, particularly 
the poor and the deprived, was very soft and humane. I realised this when I 
was elected member of the Lok Sabha from New Delhi. I had my first en-
counter with him on the question of plight of construction workers who lived 
in clusters of jhuggics spread all over New Delhi. Shastriji was Home Minis-
ter at that time. I asked him to visit the jhuggies to see things for himself. 
He visited the jhuggies within a few days and took steps to rehabilitate 
jhuggi dwellers in self-contain cd labour colonics. Thus began the scheme of 
allotting plots to jhuggi dwellcrs in areas specially earmarked for them. 

He played a notable role in improving relations with Nepal which had 
been deteriorating fast after the Chinese invasion of India in 1962. I hap-
pened to visit Nepal in 1963 when I met the Nepalese Prime Minister Dr. 
Tulsi Giri and the King of Nepal. I was happy to learn from them that they 
too were worried about deterioration in Indo-Nepal relations. The King told 
me that 'Nepal and India breath together' and that they cannot be cut apart. 
The real problem was the growing influence of pro-China elements who were 
operating through Nepali Congress and getting backing from the Indian Am-
bassador. On my return to Dclhi. I explaincd the situation to Shri Lal 
Bahadur Shastri who had been entrusted with the task of looking after 
Indo-Nepal relations. I told him that India could not hope to improve its 
relations with Nepal by alienating the King. Shri Shastri was quick to grasp 
this. He immediately took steps to change the Indian Ambassador and won 
the confidence of the King. That marked the beginning of improvement in 
the relations with Nepal. 

Shri Shastri had a similar rcalistic approach towards Israel as well. I 
had visited Israel in 1964 soon after Shri S.hastri became the Prime Minister 
of India and was impressed by the friendly feelings of the people and govern-
ment of Israel towards India. The main reason for this was the fact that the 
Jews who took shelter in India after their dispersal from their homeland had 
been given equal treatment while they were persecuted in all the Christian 
and Islamic countries. I also found that their automatic light weapons and 
comparative light kits of their soldiers could be usefully adopted by the 
Indian army. It goes to the credit of Shri Shastri that he not only took steps 
to acquire small arms from Israel during the war of 1965, but also began the 
process of bringing India and Isracl closer. Had he lived longer, diplomatic 
relations between Israel and India would have been upgraded long ago. 

Shri Shastri made his mark as a parliamentarian also. He was soft-
spoken and persuasive. But there were occasions when he was as hard-
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hitting as Sardar Patel whom he looked upon as his model. He generally 
spoke in Hindi. His language was simple. He remained unruffied in the face 
of criticism and when his tum came, made his paint with eITect. His sincer-
ity, honesty of purpose and command over facts often floored critics without 
any show of tern pcr. 

It was a great misfortune for India that Shri Shastri died at Tashkent 
in 1966 when he had been in the saddle for 18 months only. Had he lived 
longer he would have left an imprint on other spheres of natlonallife also. 

Life and achievements of Shastriji are the best testimony to the eter-
nal truth that the ultimate factor in all human affairs Is the human factor. It 
Is the quality of man which determines the quality of his actions. Shrt Lal 
Bahadur Shastri was basically a great and noble man. He was humble, 
unassuming but self-confident. He will iive in history as one of the greatest 
Prime Ministers and leaders of men that India has produced. 
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SOME MEMOIRS 

M.R. Masani 

I had known Lal Bahadur Shastri since 1934. I first met him when I 
went to Allahabad as Joint Secretary of the Congress Socialist party and 
stayed with Jawaharlal Nehru at Anand Bhavan. Later I came in touch with 
him when he came to Delhi as one of Nehru's Ministers. 

I consider Lal Bahadur Shastri to be. undoubtedly. the best Prime 
~1:inister India has ever had. He was humble. willing to listen and a man of 
sweet reasonableness. 

His untimely death at Tashkent was a great loss to t.his country. In a 
way. he himself brought it by neglecting his health. 

On one occasion. I remember telephoning Mr. L.K. Jha. his principal 
Private Secretary. if it was possible for t.he Prime Minister to spare a few 
minutes that evening to meet Mr. Pestonjee. who· wanted to tell him about 
the Indian repression in the valley of Kashmir. which was antagon1slng the 
people. Mr. Jha gave appointment at 10 p.m. that evening at Parliament 
House. I was shocked to learn that t.he Prime Minister worked in his office 
till that late hour. 

I once asked Lal Bahadur if he had ever heard of Chequers. He said, 
"yes' but when I suggested he find a place outside Delhi where he could 
retire for week-ends and where he should not allow even good friends like 
me to disturb him. he said this was impossible for him as he was habitu-
ated to meeting people whenever they called on him. throughout the day or 
night. 

Lal Bahadur was an excellent parliamentarian. Unlike other Indian 
politiCians. he did not resent criticism. I once made a speech criticislng his 



policies in regard to tourism. Mr. Somnath Chibb, who was the Director 
General of Tourism, told me later that whcn they walked out of Parliament 
House, Lal Bahadur asked him, "Somnath, did you brief Masani?" Picking 
up courage, Chibb said that he had. "Good", said Lal Bahadur ... It was an 
excellent speech and you did the right thing". 
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A TRIBUTE TO A TALL AND TALENTED 
PARLIAMENTARIAN 

P.G. Mavalankar 

In his first broadcast to the nation as the second Prime Minister of 
India, La! Bahadur Shastri bcmoaned the passing away of his mentor Jawahar-
lal Nehru, and began wi th deep anguish thus : "The towering personality 
who was in our midst till but a fcw days ago, is no longer with us to lead 
and gUide us". 

Almost sixteen and a half years earlier, Nehru himself, in his broad-
cast to 'Fricnds and Comrades· had started with a sigh: "The light has gone 
out of our lives and thcre is darkness cverywhcre .... our belovcd leadcr, Bapu 
as we called him, the father of the nation is no more !" 

And yct, just as Jawaharlalji carried the 'torch' further and led the 
countrymen with faith and forbearance so also Lal Bahadurji took upon his 
lean but seasoned shoulders, the challenge of continuing the captaincy of 
the democratic republic "in a spirit of humility and with love and respect for 
all my countrymen". He pledged that he would try his utmost and best to 
serve them to the limit of his capacity. 

The Nehruvian age of charisma had been replaced by the Shastrian 
era of confidence: at first, it appeared that the political style of individual 
stewardship was about to give way to a new system of collective leadership; 
but in effect, it ended soon in throwing up the first hand of decisive govern-
ance by another able individual, Lal Bahadur Shastri. Small in physical 
stature, Shastri]i proved to be a tall statesman. He had already established 
his reputation as an astute politician and an expericnced administrator. As 
Professor Michael Brecher aptly put it: "Lal Bahadur's approach to politics 
may be termed 'low post~re' yet subtle; quiet yct decisive". He listened to all, 
carefully, collected the sense of his colleagues, weighed the pros and cons of 
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important issues dispassionately. and then arrived at his own firm conclu-
sions and implemented them resolutely. He was soft-spoken and persuasive. 
self-effacing and at the same time assertive. 

Lal Bahadur Shastri was born on 2 October, the GandW Jayanti Day. 
in 1904. TWs date may purely be accidental, but it was surely providential. 
Lal Bahadur first saw GandhiJi in Varanasi when he visited the place to lay 
the foundation-stone of the Benaras Hindu University. Lal Bahadur was 
barely eleven years old; he heard the Mahatma with rapt attention; he was 
at once spell-bound. Six years later. in 1921. he responded to Gandhijfs call 
for non-cooperation. He gave up his studies and joined the movement. 
Gandhiji's influence on him was deep and impeccable. It created in him the 
desire to rise purely on mcrit and good work. He now saw before him a living 
model to emulate. He began to experience, albeit imperceptibly and slowly at 
first. the efficacy of truth and non-violence in politics and in national life. He 
began embodying these two eternal and ethical values in his own personal 
and public life. He utilised the long period of nearly nine years in different 
jails. as a satyagrahl in various struggles, in reading books on religion. 
philosophy, politics and ethics. He studied the works of Kant, Hegel, Ber-
trand Russell, Harold Laski, Aldous Huxley, Karl Marx and Lenin. From his 
childhood days, he had been enchanted by the lives of great persons and 
patriots of the Motherland and of different other lands. 

Shastriji's childhood and youth wcre spent in Varanasi and Prayag 
(Allahabad). He imbibed a life of moral purity. He studied at Kashi where his 
teacher and gUide was Dr. Bhagwan Das. The development of his mind and 
personality took place well under the sheltering care and affection of Dr. 
Bhagwan Das, Principal of Kashi Vidyapceth. Lal Bahadur graduated in 
1926, obtaining first class in Philosophy. Later in life, he rose as a philoso-
pher turned politician. He lent an ethical touch to practical politics; power 
was good and necessary, but only as a means, never as an end in itself. 

Brought up in truly humble family background with meagre eco-
nomic backing, Shastriji learnt the art of self-reliance and understood the 
value of sacrifice. Through a disciplined and hard life, he steadily acquired 
the several qualities of head and heart, viz., sincerity. earnestness. honesty, 
devotion and dedication. He prized a life of integrity and character of ideal-
ism and ideology. He cultivated a detached outlook: "Do thy duty and be 
done with." No wonder. then, that he enrolled himself in 1926, soon after 
completion of formal studies and academic pursuit. as a life member of the 
"Servants of the People Society" which was founded earlier by Lala Lajpat 
Rai. He took to the Harijan upliftment work in Muzafarpur in U.P. Simulta-
neously. he plunged into Congress Party activities in full swing. 
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Lal Bahadurjrs parliamentruy career began with his membership of 
the U.P. Legislative Assembly. The first years wcre spent in systematically 
equipping himself in the art and practice of the role of an elected representa-
tive of the people. He came to grips with the manifold problems of people's 
welfare. He was a shrewd observer of the legislative process, and he soon 
learnt the basic mechanics of parliamentary performance. Recognising his 
ability and alertness, Chief Minister Gobind Ballabh Pant rewarded him with 
the post of Parliamentary Secretary to the Chief Minister. He put in hard 
work and rapidly acquired the skill of ministerial functioning. A year later in 
1947, he was made the Minister of Police and Transport. 

From early fifties, Lal Bahadur Shastri began working from Delhi. 
Pandit Nehru brought him to the nation's capital; when in 1951. Nehru was 
chosen again as the Congress President, he appointed Lal Bahadur as the 
General Secretary of All India Congress Committee. The following year saw 
the start of the first Lok Sabha of India. Shastriji was elected as a member 
from U.P. He was promptly drafted into the Union Cabinet as Minister of 
Railways and Transport, the post he held honourably and with successive 
achievements, from 13 May 1952 till his resignation on 7 December 1956 
following the ghastly train accident near Ariyalur in Madras in which 144 
passengers lost their lives. Lal Bahadurji held himself morally responsible 
for the tragedy. It was the first occasion when a Minister owned constitu-
tional responsibility for the crror of his department and resigned forthwith. 
Lal Bahadurji's conscience was deeply stirred by the unfortunate event; he 
couldn't pOSSibly hang on to power. The spontaneous and swift gesture of 
his resignation set a high standard of ministcrial conduct and probity. Prime 
Minister Nehru had no option but to accept the resignation. He paid a warm 
tribute to his parting "comrade and colleague" who was "a man of highest 
integrity, loyalty, devoted to ideals, a man of conscience and a man of hard 
work." 

After a brief interval, and with the second Lok Sabha now on the 
scene, Lal Bahadur Shastri rejoined the Council of Ministers. On 17 April 
1957, he assumed charge as Minister of Transport and Communications, 
and worked in that capacity till 28 March 1958. He had already started 
going up the ladder of power and increasing rcsponsibility. For the next 
three years he held the portfolio of the Ministry of Commerce and Industry 
and, during the pcriod (26 February to 5 April 1961), he concurrently held 
charge of the Ministry of Home AiTairs on the sad demise of the giant Goblnd 
Ballabh Pant. Shastrijfs destiny thereafter took a decisive tum. As a full-
fledged Home Minister, he followed in the footsteps of the great Sardar 
Vallabhbhai Patel, and proved his mettle before both Houses of Parliament 
and to the entire nation. He was already a close confidant of Nehru; his 
parliamentary expcrience was strengthened now by the added ministerial 
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assignment that brought to him further political authority; the oft-repeated 
question about Nehru's successor in the high office of Prime Minister seemed 
to be almost settled. After the China debacle, Nehru's physical health and 
political stamina steadily deteriorated; the summer of 1963 saw the unfold-
ing of the so-called 'Kamaraj Plan' and whcn launched. Lal BahadurJi re-
nounced his position without any hesitation whatsoever; indeed, he was one 
of the first if not the first, to voluntcer giving up ministership in favour of 
Congress Party work; not that he entirely endorsed the logic and implemen-
tation of the 'Kamaraj Plan', but he was eager to demonstrate with full 
honesty and readiness, that thc service of the peoplc was a superior value to 
the selfish object of the pursuit of power. But Nehru's fast failing health 
forced the re-entry of Shastri into office in January 1964, and he was in-
ducted as Minister without portfolio, a post he held with vastly increased re-
sponsibilities, till the sorrowful passing away of Pandit Nehru on 27 May 
1964. The story of his ascendanee to the supreme position of authority in 
the midst of the harrowing and hectic consultations which inevitably took 
place inside and outside the corridors of power in the nation's capital, is too 
well known to merit any narration here. 

Lal Bahadurji had always been a very painst?-king member in the 
Legislature. He proved to be an effective and seasoned parliamentarian and 
a model Minister. By his sustained habit of solid homework, he prepared his 
briefs with careful study and consideration. He would meet with his senior 
advisors and civil servants for a elose scrutiny of the subject and encourage 
them to speak out their minds candidly and fully, invite their critical re-
sponse to his line of thinking before formulating his policy and line of action. 
In all this, he was like Sardar Patel; gentle but firm, receptive to a di1Terent 
and even opposing point of view; eager to learn and profit by the adverse 
comments and yet remain steadfast in his convictions and attitudes. His 
speeches and statements in both Houses of Parliament were, therefore. clear 
and convincing to both the friendly and hostile listeners. He put his case in 
a masterly and mature manner. He hardly lost temper, and he presented the 
Government's point of view with all earnestness and good humour. It was a 
pleasure to watch his parliamentary feat during the Question Hour. His 
answers were neat and precise; he never tried to hide or withhold informa-
tion, but he never was lengthy or irrelevant in his replies either. I had many 
an occasion to witness the proceedings of the Lok Sabha from the Speaker's 
Gallery, and I vividly recall Lal Bahadurji's great and gentlemanly conduct in 
the House, winning for him warm and sure support from all sections of the 
House. He did not display any great oratory as such, but he was humility 
and sincerity personified. He never missed meeting my father informally in 
the Speaker's Chamber when an occasion required an urgent talk by way of 
guidance or advice from the Chair. 
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ShastriJi was utterly simple and unassuming; by nature. he was 
genial and sympathetic; he was ever so modest and lovable. A tall and 
talented leader as he was, Lal Bahadur Shastri set a noble example of life of 
service and sacrifice. I have penned these few lines to ofTer respectful tribute 
to a truly great soul. 
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LAL BAHADUR SHASTRI : A MEMOIR 

Hiren Mukerji 

The last time I saw Lal Bahadur alive was when. towards the end of 
1965, he had called a meeting in his room in Parliament House with leaders 
of political parties to tell them he was going to Tashkent at the invitation of 
the then Soviet Premier Kosygin to discuss with President Ayub Khan a 
settlement of the unfortunate and really uncalled for conflict that had bro-
ken out between India and Pakistan. To the terrible sorrow of millions in 
both countries. Lal Bahadur had a fatal stroke in Tashkent and the next I 
saw of him was his mortal remains and among his pall-bearers at Delhi 
airport was the Soviet Premier Kosygin himself. 

It is no exaggeration that even as I write, a nostalgia returns to my 
mind and heart as I recall those days. I can never forget how, with his 
innate modesty, he had asked us, at that last meeting, to give him all the 
blessings and good wishes we could give him for success in his mission. It 
was a touching moment, and I remember I had recovered myself sufficiently 
to say what our ancestors had taught us to say on such occasions for 
uncounted centuries: 

"may your path be auspicious." 

Lal Bahadur's peace eITorts were such that the then too often refrac-
tory Pakistan could not resist, especially when the host country, the 
erstwhile USSR, helped with its goodwill. But it was his corpse that returned 
to his motherland, and there was deep and widespread mourning at the 
sudden and untimely death of one of the finest of her children. 

When Jawaharlal Nehru died in May 1964 there was none else any-
where near so acceptable as Prime Minister of India as Lal Bahadur Shastri. 
This fraill1ttle man, with whom, happily, I had developed a elose friendship, 
was in many ways unique. He seemed always to shy away from the limelight 
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but, as it were, the limelight pursued him .. 

He was the most undramatic of men, but he was destined to pass 
dramatically into history-a quirk of fate-for sorting out grave India-Paki-
stan tantrums. He showed his- rare- mettle but never returned to his beloved 
country, for in Tashkent the breath in his body was blown like a brief 
candle. 

Never a grcat parliamentarian, though always effortlessly competent, 
Lal Bahadur appeared always to belong to the rare breed in the politics of 
power; an upright person, exuding humility and something like an aura of 
integrity which was just there, but never put up. He was, of course, not 
politically innocent, for otherwise he could not be the chief organiser for the 
Congress Party in the First General Elections in independent India (1951-
52). Not a few of us communists especially, remembered that he had been 
police minister of Uttar Pradesh-a job that could not be handled by a 
merely good and well-meaning, i.e., goody-goody, person. However, even be-
fore I came to know him more intimately, I could see that as the Republic of 
India's First Railways and Transport Minister, he made his mark by a cer-
tain unobstrusive, yet firm and principled manner of work. 

Lal Bahadur made perhaps his first major speech in Parliament In 
1952 in Hindi, for he felt deeply about Hindi being most appropriately the 
country's official language. But aware that stressing it overmuch would 
defeat the national purpose and respectful of the susceptibilities of members 
from non-Hindi regions, he spoke in Parliament often in English, especially 
when he was Prime Minister. This man did not love Hindi less but he loved 
India and the cause of national integration more. And contrary to an unwor-
thy whisper campaign about him which somehow gained currency, he spoke 
English with a lucidity and strength that might be envied by those who 
imagined they spoke the language bettcr. In a quict way, without frills, he 
rose to nearly the heights of parliamentary excellcnce, especially when the 
load on his mind was heaviest during the last months of his life. 

His reputation in Parliament first shot up after a disastrous railway 
accident in South India in 1956. He made a fine gesture (still recalled from 
time to time and applauded but hardly evcr followed even in worse circum-
stances) by resigning as Minister of Railways in order to stress the fact of 
failure and to tone up the working of our railways. Brought back again into 
the Cabinet after the 1957 General Elections besides the ministerial assign-
ment, La! Bahadur devoted most of his time and energy for Party's work. 
However, in April 1961. during a stressful period, he was put in charge of 
Home Affairs in the Cabinet and in spite of odds he grew in stature and his 
gentleness and patience and understanding were often evidcnt and helped 
to cover up difficult decisions like detentioFl without trial-an administrative 
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instrument used often against communists especially during that period of 
Indo-China tension. In 1963 he gave up office at Nehru's behest, in pursu-
ance of the KamaraJ Plan. In Lal Bahadur's case, at least to all outward 
appearance. it was a truly self-denying operation. which it clearly was not in 
some other cases. for he alone was called back to office in January 1964 by 
the then ailing Jawaharlal to whom it began to be clear that La! Bahadur 
was the only conceivable deputy. He began to groom him even for foreign 
policy leadership. Ovcr the issue of trouble in Kashmir. following the theft of 
a holy Muslim relic from Hazratbal Mosque in Srinagar. Lal Bahadur dis-
played wisdom and circumspcction in dealing with the delicate and even in-
flammatory aSSignment. He had indeed done his probation well enough to 
confound many counsels and to wear the mantle of leadership when Jawahar-
lal died in May 1964. 

For a while it lookcd as if Jawharlars "sceptre was the bow of Ulysses 
which could not be drawn by a weaker hand". He faced a no-confidence 
motion without the self-confidence. Doubts about him. however, were soon 
diSSipated. When the Indo-Pakistan confrontation of 1965 posed a grim 
challenge. he rose to the occasion. In Parliament he could answer with 
impressive effect, sometimes coming out unexpectedly with neat repartees. 
Once. for example turning the tables deftly on me. for though rather shy in 
private but aggreSSive in public speaking, I had asked him not to behave 
"like a shy maiden" in the House and say 'yes' and 'no' at the same time but 
to make up his mind either one way or the other about a proposed visit to 
the United States. He lent a special touch of his own to the periodic meet-
ings he would have with Opposition leaders on national issues--not that 
such consultations wcre of a sustained sort and of more than ceremonial 
and symbolic value. but his manner was so devoid of any kind of stand-off-
ishness and pose that he gave a genuine impression of sincerity and seri-
ousness in consultation. Strong words in Parliament would nettle him some-
what. which was not the case with Jawaharlal but he never lost either his 
politeness or his poise. 

In his last days, particularly, he struck Parliament as indeed the 
embodiment of the strength, the spirit and the sensibility of our common-
aUy. He spoke in brief. crisply and with the power that was in his quietness. 
Once, referring to the anguish that our people had to go through on account 
of the conflict with Pakistan, his voice broke. but at once he gathered his 
composure. It was at least to those who, like ~yself, had noted that choked 
inflection in Lal Bahadur's voice. an unforgettable moment. Some foreign 
journalists, perhaps with wilful malice. misconstrued that great moment but 
in so doing, they were indecd. in Biblical language heaping coals of fire on 
their hcads. The human sympathy. without any kind of chauvinism which 
was the secret of Lal Bahadur's character was something rare in life. 
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It was no wonder that when his corpse reached DeIhl airport the 
hearse received a hero's ovation, although the work done by him at Tashkent 
was not yet seen by his people. One saw evidence of our people's grief and 
one heard even from seasoned parliamentarians that his eighteen-month 
stint .'lS Prime Minister compared well with Jawaharlal's eighteen years. This 
was an obvious exaggeration, for apart from much else~ the two-Jawaharlal 
and La! Bahadur-were never in the same strect. Lal Bahadur was nowhere 
near being one of the great ones of creation, which Jawaharlal might con-
ceivably have been but Lal Bahadur, with his gifts and also his lack of them, 
was perhaps as much of a good man and true as one can expect in political 
life. 
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UNMATCHED PARLIAMENTARIAN 

Ramji La! 

It is generally believed that great people have peculiar traits of their 
own. They come from well-ofT families. receive cducation at home and abroad 
and their life is full of mystery. enveloped in surprises. 

But our beloved leader. Shri Lal Bahadur Shastri altogether changed 
this concept of greatness. He was simple in nature and a true son of the 
soil. He received his education in India. was brought up in an ordinary 
family and was sincere and honest to the core. A true embodiment of Indian-
ness Shastriji possessed all the qualities of an Indian. 

As a matter of fact. Shastriji was a great leader of the masses and his 
colleagues had full faith in him. The national leaders treated him as their 
younger brother. He enjoyed full confidence of Pandit Jawaharlal Nehru. 
After he resigned from the Council of Ministers. under the KamaraJ Plan, 
PanditJi asked him to assist him in his work and ShastriJi did not disappoint 
him. When ShastriJi was deputed to Kashmir. he was not having even a coat 
of his own. Pandit Nehru said : "He who looks after my work. will wear my 
coat too". Within no time. ShastriJi became the right hand of Pandit Nehru. 
After his death. ShastriJi was elected as the Prime Minister of the country. 
The leaders of the Opposition too held ShastriJi in high esteem. They had full 
confidence in him and regarded him as a mirror in Indian politics. He was 
forthright in his views and never concealed anything from his friends. This Is 
one reason perhaps that he became one of the greatest parliamentarians of 
the world. 

The Parliament of India will always remain grateful to ShastrIji for his 
contributions. The essence of parliamentary life is to enjoy the confidence of 
all. ShastriJi. no doubt. was a symbol of the confidence of his party. but he 
equally enjoyed the confidence of the OppOSition as well. It was often said 
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that Shastrijiis Parl1ament and Parl1ament is Shastrijl. In this regard, Shas-
triji was once compared to the then British Premier Gladstone. 

_ Just as Shastriji had full faith in the Opposition, the Opposition too 
had equal faith in the Prime Minister. It was perhaps ShastriJl. who for the 
first time, took Opposition into complete confidence and sought their partici-
patlon in decision-making. To some, it even appeared that there was hardly 
any difference between the Government and the Opposition. 

A simple, serene, honest and straightforward person, ShastriJI showed 
the strength of Himalayas at the time of Indo-Pak War. He declared in 
Parl1ament: "You will be glad to know that to protect our motherland. our 
forces have reached Lahore". The Members of Parliament, overwhelmed with 
joy as they were. lustily cheered him by thumping the desks, The next 
moment, Shastriji said : "Friends, the outcome is very serious. Don't 
be impatient. Be prepared to sacrifice everything for the sake of the 
motherland" . 

Whenever parliamentary culture had tended to decay or the mood of 
any of its members was oIT and it looked as if our democratic traditions were 
at risk. at that moment the voice of Shastriji would embolden us. 

The greatest contribution of Shastriji to the Indian society was mak-
ing it conscious about the important role of the armed forces. How can we 
have a peaceful sleep today if our forces do not guard us, if they do not keep 
a vigil at our borders. do not do their dutics or inculcate a sense of sacrifice. 
Our soldiers have chosen the life of hardships and have sacrificed everything 
for the sake of the country and only because of that, our children go to 
school; our mothers and sisters are safe and are leading a respectful life. We 
are Indians. and we are proud of it. and we hold our heads high before the 
world. If this would not be the position. how could we have sung the pa-
triotic song. "Sare Jahan se Achha" and "Jhanda Uncha Rahe Hamara" ? 
How could we have made others believe that India Is for the world awaken-
ing. Perhaps all these questions were in Shastriji's mind and he gave the 
slogan. "Jai Jawan. Jai Kisan". 

Similarly our peasants are like Tapasvi. They toil in their fields like 
'rishi' leaving all the comforts of life. With the dawn. they leave their houses 
and return after 12-14 hours' labour. The farmers, though they live hand to 
mouth, yet they make the country prosperous by producing the foodgralns. 
Their labour is our national wealth. their hard work is our national strength 
and this fact was recognised by Shastr1j1. He gave the first call to Jawans 
and then to Kisans. Shastriji alone recognised that these are the two banks 
of the river of Indian national progress. The contribution of ShastrtJI In the 
development of Indian democracy can never be forgotten. If GandhlJI gave a 
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lesson of morality to India, Patel gave unity, Nehru gave vision, then Shas-
triJI gave India a new shape. That is why it is said: 

Jab Tak Sura) Chand Rahega 
Shastri Tera Naam Rahega. 
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BELOVED SHASTRIJI : 
SOME REMINISCENCES 

Biren Roy 

When I was only 14 years old. I was practically forced to be in 
Varanasi (U.P.) where my father affilcated by gout. often used to go for a 
couple of months and stay at Lal Kothi-a big 2-storeyed building in Mal-
dahia area. I had a special teacher to coach me Sanskrit. It was through 
him that I fIrst came in contact with Lal Bahadurjl who was then studying 
in Kashi Vidyapeeth. Subsequently. Shastrljl beeame a Congress worker 
while I eame to be known as a freedom fighter from Bengal. After independ-
ence. Lal Bahadurji became a member of Parliament (Rajya Sabha) and 
subsequently. the Minister of Railways and Transport in the Union Govern-
ment and myself. a member of the West Bengal Assembly. I was. however. 
before that since 1943 a member of the Bengal Legislative Council elected 
from Howrah. Hooghly and 24 Parganas municipalities. 

In 1957. I was elected to the Lok Sabha from the Calcutta South-
West constituency as an indepcndent candidate and Lal Bahadurjl also 
came to the Lok Sabha from U.P. Our political activities brought us nearer 
to each other. It was a new thing for me to know that ShastrlJl was very 
much interested in astrology and it was one of my hobbies too. We used to 
talk over it quite a lot. In 1961. Govind Ballabh Pantjl. then Home Mln1ster 
being ill. I made a forecast to Shastrij! that he would get his due place at the 
Centre. ShastriJi did become Minister of Home AITairs in the same year after 
Pantji's death. 

During the AlCC Session at Bhubaneswar, PanditJl fen in and since 
then he was very much worried about the afTairs of the Congress party. 
Pandit Nehru had Shastriji in his mind to succeed him. But he was in two 
minds as to how Shastriji would simultaneously be able to run the affairs of 
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the Party. 

After Panditji's demise in May 1964, Shri Gulzari Lal Nanda was 
asked to look after temporarily the duties of the P.M. for a few days whereaf-
ter the Congress Parliamentary Party elected Lal Bahadurji as the second 
Prime Minister of India. 

Shastriji had great love and regard for the heroes of our freedom 
movement, most of all for Netaji. This is evident from the fact that once in 
1965, while showing photos from international journals from Germany and 
Japan to Lal Bahadurji we came across a full size picture of Shri Subhas 
Bose taken at my residence in 1938. In one photograph there was also a 
German emissary from the then Chancellor of Germany and myself. Lal Ba-
hadurji liked Subhas's full size portrait in flowing Bengali clothes so much 
that he asked me if the same could be reproduced by any famous portrait 
painter as a full size colour painting 84" x 48" size for the Central Hall of 
Parliament House. However, the portrait of NetaJi could be hung in the 
Central Hall only on 23 January 1978 when Shastriji was not there to see it. 

It is indeed our misfortune that this man of ~imple living and high 
thinking, who raised the prcstige of India on the political map of the globe 
was snatched so soon by the cruel hands. of destiny. Though a Prime Minis-
ter for a very short span of about 18 months-from 11 June 1964 to 11 
January 1966-Shastriji left an indelible imprint on our national life and in 
the hearts of millions of his countrymen. His life is a saga and a message 
for all time to come: Long live Lal Bahadurji : And long live his ideals. 
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MEMORIES OF SHASTRIJI 

M. Brijraj Singh 

I entered Parliament (Lok Sabha) in March 1962, having been elected 
as a Congress M.P. from Jhalawar, in south-east of Rajasthan. The con-
stituency compriscd three-quarters of the territory of old Kotah State to 
which I belonged. At that time, I was 28 years old and one of the three or 
four youngest members of Parliament. It was a great privilege and an awe-
inspiring experience to be sworn in as an M.P. with all the leaders and the 
political stalwarts assembled in the Lok Sabha. Those were the days when 
members used to conduct themselves with much greater decorum and dig-
nity. There were no "zero" hours of the nature as witnessed these days. 
Members always obeyed the Chair. Speeches were within parliamentary bounds 
yet they were as piercing as a sabre cut. The leaders were men who had 
achieved greatness by their sheer brilliance, hard work and merit. There 
were hardly any who had "greatness" thrust upon them. The tallest among 
them was Jawaharlal Nehru, the Prime Minister, but amongst the others, 
one man particularly stood out, the diminutive Lal Bahadur Shastri. He was 
the Horne Minister and was virtually the deputy to Nehru. Short in stature, 
soft of word, possessing the old world manners and charm with a quick 
brilliant brain, he had a certain odour of sanctity about him. Beneath his 
gentle exterior there was a steely determination, the quick grasp of gras-
root level politics and the capacity for hard work. His greatest quality lay in 
knowing almost all the party workers and he could by his unfa1l1ng sincerity 
listen to all and arrive at a workable solution to the many problems. Quite a 
few misjudged him and took him to be soft. They were later to rue the day I 

Shastriji, as he was known to all, was especially kind to the "fresh-
ers- in Parliament. Soon after our swearing-in, we were ushered In to meet 
some of the top leaders in small batches. A call on the P.M. at his Teen 
Murti Residence and a tea with Mrs.1ndira Gandhi in the same house. Some 
more meetings followed-with the stern Morarji Desai, the jovial S.K. Patn, 

254 



the ascetic G.L. Nanda and the acerbic Krishna Menon. One day in late 
March we were ushered into the Home Minister's chamber at Parliament 
House by Shrt Lalit Sen. M.P. He was a close friend of mine and now a 
colleague. We had studied together at St. Stephen's college from 1952 to 
1956 and had ever since stayed in close touch. We were about half a dozen 
and as we entered inside the room. we saw the 'little man' smile, rise and 
wish us. He asked us to sit around the big desk. Tea was ordered. As I am 
not particularly fond of hot beverages. I politely asked him if I could have a 
cold drink instead. He replied that it was possible and then said in Hindi 
"Achha To aap Hein Kotah Sa"b". He was the Home Minister and also the 
king pin in the Party organisation-so he must have known everything 
about each one of us present there. Besides Lalit. who was in politics from 
earlier on. had been his close confidant and an aide to him and must have 
briefed him well. Thereafter. whenever we met in the House. he would smile 
and inquire "Kotah Sa b Kaise Hein ?" It was a small gesture by the Home 
Minister but it meant a lot to freshers like me. Amongst our close group of 
friends we called him the "little man"-in an affectionate tone. 

The border skirmishes between China and India started in earnest by 
early October. On 20 October the Chinese attacked on a massive scale on 
both the Western. as well as the Eastern sectors. This took the country by 
surprise. It was a period of national trauma and the only redeemable feature 
emerging out of it was the unparalleled display of unity demonstrated by the 
people in their hour of distress. Parliament was summoned on 8 November 
and we all reached Delhi in a sombre mood and with dark forebodings. 

It was a cold grey November day when we all gathered, as usual. in 
Parliament to hear the grim news. After the question hour. our group was 
sitting in the Central Hall in one corner sipping coffee and exchanging news 
and banter. Everyone was dejected and morose but out of sheer habit I 
joked about it all and recited a well-known Urdu couplet which goes as 
follows: 

"Anjaam i Gulistan Kya Hoga. 
Jab Har Shakh Pe Ulloo Baithe Hein !" 

The group of friends burst into laughter on hearing this. Just behind 
two well-known journalists were sitting with Dr. Ram Subhagh Singh. M.P. 
They wanted to know the cause of our merriment. After a little coaxing I 
repeated the couplet. They also joined in the laughter and one of them 
laughed so long that tears rolled out of his eyes. They said it was the best 
thing that had happened in such a grim and unhappy time. Ram Subhag 
clapped me on the back with affection and said he felt relieved to laugh at 
such a time but warned me that I was new and inexperienced in Parliament 
and that I should be more careful in the Central Hall, as even walls had 
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ears. As far as I was concerned it was a joke in good faith meaning no 
disrespect or malice to anyone. Soon we all forgot about this. Two days later 
Lalit Sen told me that there was a serious fall-out to my joke, and that It 
had reached the ears of the P.M. and that he was not amused! He further 
informed me that Shastriji wantcd mc to meet him after the question hour 
in his chamber. I got worried and requested Lalit to accompany me when I 
went to see Shastrij1. When we marched into the Home Minister's chamber, I 
was feeling like an errant school boy going to meet doom ! ShastriJi was 
seated behind his desk reading some official papers. He looked up at us 
without a smile, took ofT his glasses and beckoned me to come near and sit 
in front. I wished him and sat down. He said in Hindi "Kotah Sa'b Soona Hal 
Aap Ko Sher 0 Shairi ka Shaukh Hai ? Kya Aap MUJhe bhi Kuchh Sun-
nainge?" I was quite dumb-founded. I told him I knew very little Urdu or 
poetry. and that I had recited one couplet, all in good faith, amongst close 
friends and assured him no disrespcct was meant to anyone. Shastrijl po-
litely insisted that I recite the couplet to him, with a twinkle in his eyes. So I 
recited the couplet with trepidation. On hearing it he laughed out and sald it 
was an apt joke. Then he bccame serious and gave me a small lecture. The 
sum and substance of what he said to me was that I was new and fresh, 
that the Central Hall was full of all sorts of persons, some whose sole work 
consisted of listening and carrying back tales to those who mattered: he 
advised me to be cxtra careful in future and not become vulnerable to such 
tattling. as could cause hann to my career. He then said that one person 
had gone straight to Nehru and vividly described that scene to him as 
recited. painting a picture of a desolate garden with a single bare tree and 
on whose naked branch, the top most one. sat a wise old owl-meaning the 
P.M. himself! Nehru being the man he was, did not quite believe this 
spiteful tale and had asked Shastriji to inquire and get to the bottom of the 
story. Having heard me. Shastriji assured me that he would sec to it that 
nothing more was said about this cpisode and that I should rest assured 
that all was well. I felt deeply grateful to the man for taking so much 
personal trouble about this small innocuous matter and thanked him pro-
fusely. It was an anxious time for me and an interesting lesson also. I 
admired the human qualities of understanding in that "little man", for he 
had saved me I 

ShastriJi had the feel of the pulse of the nation. This he demonstrated 
so ably many times and one of the best displays of pulling chestnuts out of 
the fire was when he sorted out to the satisfaction of all-including the Ka-
shmiris-the case of the missing hair of the Prophet. As someone said, he 
literally saved Kashmir hy a hair's breadth! That sort of approach and 
vision in tackling a ticklish issue with transparent honesty and sense of 
purpose was sadly lacking later on. He visited Kotah sometime in June 
1963. I got a signal of his programme. He was still the Home Minister and 
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as such. the Chief Minister Sbri Mohan Lal Sukhadia was also there to 
receive him at the Kotah airport. He had kept an hour free and so I took him 
on a short pre-breakfast ride in our motor-boat up the river Chambal. As it 
was hot and the sun was strong. I requested him whether he would like to 
shield his head with a straw hat. He accepted it and I have a funny snap-
shot of that rare moment. I had taken along cold drinks and light refresh-
ments on the boat which were served. I showed him the famous "Kerais" or 
the tall cliITs of the Chambal gorge, a sort of a mini-Grand Canyon. for 
which Kotah is famous. He enjoyed the cruise and said he was quite carefree 
during this time. 

It was sometime during the monsoon session that a little stonn erupted 
in the Congress Party. The portly Atulya Ghosh, the boss of Bengal Con-
gress. had raised an outcry against the privileges of the Princes. ShastriJi 
called an informal mceting of all the Princes or their relatives who were 
M.Ps. At that time. there were around 15 or 20 of us in both the Houses. 
About a dozcn of us were present in the Home Minister's office. In his usual 
quiet way Shastriji explained the situation and gave his views on the matter. 
He said words to the cffect that if the Princes agreed to some voluntary cuts 
in their privileges and privy purses, the entire issue would get a fresh lease 
of life and it would be beneficial to us in the long run. One of the remarks 
was indeed prophetic ! He said that as long as he was alive, he would see 
that nothing happcncd and that all guarantees given and enshrined in the 
Constitution to the Princes would be sacrosanct and safe. But, he added 
that once he was not there on the scene, he could not visualise the privi-
leges and privy purses carrying on long afterwards. Most of us, the younger 
lot. were all for making the voluntary cuts and giving away most of the 
privileges. But a few die-hard Maharajas, who were the "Big Shots". fretted 
and fumed in front of the Home Minister, claiming that as the whole thing 
had been decided in 1948 and that it was guaranteed by the Constitution. 
they would not be a party to their dilution. And on that unhappy note the 
meeting broke up. The writing was clear on the wall but the die-hards re-
fused to see it. As foretold bX Shastriji, this is exactly what had happened 
when Smt. Gandhi came to power. But that is another story. 

ShastriJi resigned along with other leaders in August 1963 under the 
Kamaraj Plan. Nevertheless he was always near the elbow of the P.M.-who 
was by then quite a shattered man. a direct result of the 1962 war with 
China. Nehru really never recovered and soon suffered a fatal stroke on 27 
May 1964 and passed away. Kamaraj conducted the exercise of consensus 
and ShastriJi who was the logical choice. was unanimously declared elected 
as the next P.M. 

For some time he was not visible as he had a heart problem and was 
unwell. But when he was up and around. he was his usual self. Only the 
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burden of State had grown heavier on his frail shoulders but he knew how 
to bear it. In those days when his small dhoti-clad visage appeared on 
newsreels in the cinema houses, audiences used to snigger and laugh. 
which I found annoying. But in due course of time, events would show the 
true size of the "little man" and when that happened, there would be a 
radical transformation in the minds of the public. 

One day, during the monsoon session of Parliament in 1964. he 
summoned me to his office and aftcr the usual polite eXChange of greetings. 
asked me to carry a personal message from him to my father. Maharao Sir 
Bhim Singhji of Kotah. He desired that my father accept a gubernatOrial 
aSSignment in Madhya Pradesh. I was quite thrilled at the prospect and felt 
happy. After my talks with my father he told me that I should convey his 
deepest apprcciation and thanks to the P.M., for considering him for this 
honour but he was regrettably not able to take up such an asSignment. I 
went back to Delhi dejected and reported the outcome to the P.M., who 
smiled and wanted to know the reason why? I explained everything and the 
matter ended there. 

In April 1965, thcre was a full scale border incident created by Paki-
stan in the Rann of Kutch. President Ayub Khan was probing the mood of 
the Indian Government and its new P.M. and testing the abilities of the 
Indian Army. He sent tanks and artillery claiming half of that territory. The 
resolve displayed by.the P.M. in a memorable speech in the Lok Sabha on 28 
April, spelt out his determination to resist Pakistan's clumsy attempt at land 
grabbing. Soon Pakistan was singing a different tunc. The Rann of Kutch 
agreement was patched up in London. At a meeting of the Party in the 
Central Hall before this I advocated that India must strongly resist the 
Pakistani intrusions, that we must no longer sit back quietly and be subject 
to their onslaughts whenever they wished and that we must strike out 
against them, with all our might at our convenience and at a place of our 
choosing. I remember clearly saying "Thus far and no further". It was a 
short speech and I got a good response from my Party colleagues .. The P.M .• 
as Leader of the Party. was in the Chair and sat there listening with a 
satisfied smile. After the meeting was over, I went up to him to wish him. He 
smiled and said ~ap ne Bada Jordar Bhashan Dlya. Shantl Rakhlye Sab 
Theek Ho Jaiga'. 

In the middle of August, I was called by the P.M. and asked if I was 
willing to go on a delegation to Malaysia. I responded saying that his wishes 
were my command and agreed to go with pleasure and thanked him for 
thinking of me. Shri Fakhruddin Ali Ahmed, the then Finance Minister of 
Assam, was the leader of this two-member dclegation. After our briefings. we 
were winging our way to Kuala Lumpur. While at home together with the 
monsoon, the war-clouds were gathering with Pakistan's clandestine at-
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tempt to grab Kashmir under its "Operation Gibraltar". I debated whether to 
carry out my holiday plans or return home. By the next evening I had 
decided that my place was back in my country, and I took the fIrst Air India 
flight back to India via Madras. Delhi was throbbing with excitement. At 
night there was a complete black-out. For the first couple of days if anyone 
lit a match outside one's house at night you heard whistles and orders from 
the zealous volunteers to put it out immediately. There was a tremendous 
upsurge of enthusiasm and the whole nation was galvanised as one to fight 
the aggressor. On the late afternoon of 1 September, it was the "little man" 
who had unhesitatingly given the green signal to the IAF to bomb and blast 
the Pakistani tanks in the Chhamb sector. Ayub Khan had badly miscalcu-
lated Shastriji. The Pakistanis generally believed in the theory that one 
soldier of theirs was equal to "10 Hindu Soldiers" and they looked down 
upon the small-statured dhoti-elad Lal Bahadur Shastri thinking that he 
could never muster up the courage to hit back at them across the Interna-
tional Border. They had laid careful plans accordingly, feeling superior with 
their American gifted tanks, artillery and airplanes, of not only wresting 
Kashmir from India but also of rolling down the Punjab plain in their Patton 
tanks right into Delhi. But all their grandiose plans went up in flames by the 
determination shown by the "little man", and the superior tactics and the 
indomitable courage of the Indian Army. In between all this came the Chi-
nese ultimatum to India on 17 September, to which Shastriji replied in his 
usual calm and restrained manner saying that India would defend its terri-
torial integrity with all its might. This earned him still greater respect. The 
couragcous stand taken by the P.M. earned him the adoration of the Indian 
public and the respect of the soldiers. People now applauded and cries of 
"Shastriji Ki Jai" were heard in cinema halls whenever his image flashed in 
the newsreels. It was acorn plcte change and transformation from what the 
situation was nearly 15 months ago. And the new slogan "Jal Jawan. Jal 
Klssan" was coined by the P.M. 

The cease-fire forced upon both India and Pakistan by the UN came 
about on 22 September. It left us with our morale high and our tails up I 
India had inflicted more damage, destroyed more enemy tanks and war 
material and held more enemy territory. And we were sitting on commanding 
heights in Kashmir. In January 1966 the Soviet Union brokered the Peaee 
Talks at Tashkent. After several days of stalemate in that cold venue, an 
unscheduled private meeting between P.M. Shastri and President Ayub Khan 
brought about the needed breakthrough. The next day on 10 January, the 
Tashkent Accord was Signed. Pcace had returned but fate had willed other-
wise. Shastriji suffered a massive heart attack the same night in his Dacha 
at Tashkent, and he passed away before any medical aid could arrive. The 
baffling mystery as to why there were no proper arrangements for this vital 
pre-requisite for a Prime Minister has never been explained satisfactorily. I 
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happened to be on this night deep in the jungles of Madhya Pradesh, on the 
banks of the river Narmada on shikar, when I learnt of this tragedy on the 
radio. It was a stunning blow. The entire nation felt numbed by this tragedy 
of a noble soul and its leader dying in the cold in the hour of Its need. The 
blow was doubly devastating as the late P.M. was really emerging on the 
world scene in his own right and was getting into the stride for greater 
deeds. Here was a simple man, who halled from a humble background, who 
had risen to the highest seat of power by sheer ability, merIt, persIstent hard 
work and humility. He had the pragmatic qualities of bringing people to-
gether in solving problems and of evolving new strategies to deter the threats 
to India. In the short time during which he was P.M., he gave us justifiable 
pride and raised our morale which had suffered so disastrously in 1962. 
Had destiny spared him to serve the nation for a couple of terms more, 
perhaps India would have progressed faster economically and would have 
been on the road to prosperity and greatness much earlier. ShastriJI had no 
false pretenSions or ego, he had no allusions to lofty Idealism; he was a 
down-to-earth grass-root level politician but he had that rare yet essential 
quality of trying to render good to all. When he dicd, he did not leave behind 
millions as others now do. Despite being the P.M., his personal life was 
clean and above board. He was God-fearing and a frugal man. He lived and 
died with honour. He was a good man and that is why the people of India 
loved him and mourned him so much at his untimely death. 
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EPITOME OF NATIONAL WILL 

Chaudhary Randhir Singh 

The name 'Lal Bahadur" literally means a brave son. How apt and 
providential it was for the parents of llie future Prime Minister of India to 
give this name to their newly-born babe! The son later justified this in full 
measure by vanquishing a war-mongering Pakistani dictator in 1965. In the 
course of a stirring oration delivered at a mammoth rally in New Delhi. 
Shastriji nonchalantly proclaimed that our armed forces would just stroll in 
to Lahore. This caught the fancy of the entire nation as it recalled the rebuff 
of a Pakistani despot to bag the Indian capital in no time during war opera-
tions. 

As a national hero. ShastriJi mobilised the whole populace as one 
man giving us an exciting slogan "Jal Jawan. Jal Kisan". Our Jawans and 
Kisans acquired new dimensions and personality as defenders and feeders 
of our country. National integration touched a new high and after a fortnight 
of hostilities. Pakistan was on its knees. Lal Bahadur Shastri was an epit-
ome of rare national will during this ordeal and succeeded in deftly resusci-
tating our past glory. 

He immortalised himself as a crusader of international peace on con-
clusion of Tashkent Agreement. He departed from us leaving behind a pro-
foundly grateful and overwhelmed nation in tears. This Indian colossus with 
a tiny body frame had humbled a ruthlcss ruler within less than two and a 
half weeks. 

Even today. the hearts of our J awans and Kisans throb with renewed 
pride the moment the name of Shri Lal Bahadur Shastri flashes across their 
minds. As one from their stock. he became Prime Minister of the largest 
democracy over the globe like Abraham Lincoln who rose from a log cabin to 
the White House. 

. ' .:':': .: .'. :.:.:.: : ........ :... .' .. :.:': .. :.: ..... . . 
. .. 
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An ordinary party worker Shastriji joined the ranks and by dint of in-
cessant hard labour and self-sacrifice, he climbed to the top as Prime Minis-
ter of the country. Right through village Mandai and District Congress Com-
mittees, he reached the Pradesh Congress Committee, the State Legislature, 
the post of Parliamentary Secretary and then Member of the State Cabinet. 
He was picked up by the late Pandit Nehru purely on merits for induction in 
the Central Cabinet. 

As Railway Minister he owned moral responsibility for a railway acci-
dent. and set an enviable precedcnt of value-based politics by resigning from 
the Central Cabinet. During Kamaraj Plan also, he was the first Minister to 
make an offer to step down from the Cabinet in favour of Party work. This 
brought him in sharp focus and secured for him a position head and shoul-
ders above others in the Party organisation. 

His contact at the grass-root was complete and perfect. Bcfore any-
one meeting him could opcn his mouth, he would spell out the intent of his 
visit, much to the delight and chagrin of the visitor. His practice of meeting 
people was both down to the earth and unique. During his presence at his 
reSidence, he would attcnd to them rcgularly in the mornings and evenings 
while walking with them to and fro in the sprawling lawns of his house. He 
was at perfect ease with them, unrumed, and hundreds of them went away 
fully satisfied everyday. One had greater access to ShastriJi as Prime Minis-
ter than to any other brass of the organisation. That is why his popularity 
shattered aU records. Can one imagine that Shastrtji as Prime Minister while 
playing ba¢ninton with his family could call a young worker like me and 
spend a couple of minutes with me so that an ordinary visitor does not feel 
disappointed? Sometimes workers accompanied him to India Gate on eve-
ning walks. He heard them patiently, took on-the-spot decisions and main-
tained records accordingly. 

He was so exceedingly considerate and affectionate that partymen 
from all nooks and corners of the country flocked to him for succour and 
guidance. Therein lay the secret of his rise to the pinnacle-humility and 
compassion. Pandit Nchru confided in him and on any subject his was the 
word which ultimately mattered. 

. ' . . . 
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BIG LITTLE MAN* 

Durga Das 

After Nehru what? When Gandhi died, there were at least half a 
dozen men who could ably lead the Party and the country. But when Nehru 
passed away, he left behind no second line of command, much less an 
obvious successor. The Congress confounded the Cassandras, of whom there 
were not a few. In its hours of greatest trial since 1947, the Party closed its 
ranks to a man, and successfully met the challenge. 

In the days of Nehru's declining health, some fostered the legend 
that Lal Bahadur Shastri was being groomed for succession since the Prime 
Min1ster had brought him back into the Government after suffering a stroke 
at Bhubaneswar. Others said in the whispering galleries of Delhi pol1t1cs 
that the only person Nehru really favoured was his own daughter. Besides, 
GuIzar! Lal Nanda, Home Minister and No.2 in the Union Cablnet, would 
not relinquish his pre-emptive right without a struggle. And there was also 
MorarJi Desai, waiting in the wings. His removal from the direct line of 
succession under the so-called KamaraJ Plan had not dampened his spirits. 

Desai. for all his "rigidity", had many loyal adherents in the Congress 
Parliamentary Party because of his reputation for integrity and admin1stra-
tive ability. ShastrI's personal following, on the other hand, was somewhat 
negative. Few of his supporters were as paSSionately committed as Desars 
were. But Shastri had one big advantage over Desai. Congress President 
Kamaraj and some of the senior members of the High Command favoured 
Shastri because they had good relations with him and, what is more, con-
sidered him easy to get on with. They considered Desai the stubborn type 
who would prove difficult as a colleague and might even try to become the 

• The article is a reproduction of a chapter from the seminal memoirs of the late Durga 
Das entitled: Indiafrom Curzon to Nehru and After. 
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all-powerful boss. Desai's views on Hindi were also an obstacle to close co-
operation in Kamaraj's opinion. Shastri's views on Hindi were, in fact, stronger 
than Desai's. However, he had wisely not trodden on any non-Hindi corns. 

Indira Gandhi, who was in mourning, was not in the running and 
Nanda had hardly any support. Kamaraj played his cards dexterously and, 
in consultation with like-minded colleagues, evolved the concept of consen-
sus. Under the formula. Kamaraj was to assess the broad opinion in the 
Party and name the candidate enjoying the largest support for unanimous 
election. Desai was aware of Kamaraj's own view and expressed himself 
against the formula when the matter came up for discussion at a meeting of 
the Working Committee and the Congress Chief Ministers. But he was heav-
ily outnumbered. Kamaraj now went ahead with his plan. ascertained the 
consensus informally on an ad hoc basis and named Shastri as the winner. 
Desai was greatly chagrined and many of his supporters urged him to chal-
lenge the consensus and press it to a vote. However. Desai as a disciplined 
Gandhian. bowed to the verdict and the Party was saved from a threatened 
split. 

Shastri-now the "Big Little Man" -stepped into Nehru's shoes some-
what diffidently. Born in a village and brought up in poverty, he typified the 
common man who had come up the hard way. To be accepted as a compro-
mise candidate was not flattering to his ego. Moreover. he was painfully 
aware that he lacked Nehru's over-powering pcsonality and the Nehru leg-
end was. as he himself confessed. no easy burden to live with. Among the 
many handicaps he had to contend with was his feeling that Mrs. Gandhi 
had been inclined to favour Nanda for the Prime Ministership. But ques-
tioned by me on this point. she explained she was in sympathy only with 
Nanda's plea that he be allowed to act as Prime Minister a little longer. 

Shastri was in broad agreement with Nehru's basic poliCies. But he 
wanted to chart a different course, especially in economic matters, without 
being accused of scuttling the democratic Socialist pattern and non-align-
ment Nehru had stood for. He was convinced that he understood the people 
better than Nehru. He had a sense of belonging to the masses. but. doubtful 
of his own strength, he imposed a large measure of restraint on himself. 
When Mrs. Pandit castigated him in Parliament for being a "prisoner of 
indecision". Shastri said to me: "People do not realise that I am up against 
the Nehru legend". 

It was no small matter to shift the emphasis in India's foreign polley. 
Shastri felt that India's neighbours like Afghanistan, Ceylon, Nepal and 
Burma had not received the attention they deserved in New Delhi and he set 
out resolutely to atone for the lapse. Not long after he assumed omce, 
broadcasting from the ramparts of Red Fort on Independence Day, he gave 
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an indication of the inflexible spirit behind his mild exterior. Force would be 
met with force, he warned Pakistan, whose tone was rapidly acquiring a 
dangerous belligerency. To its cost, Rawalpindi ignored the warning. 

Shastri's style was cramped by the fact that he had for several rea-
sons refrained from making sweeping changes in his Cabinet. One aspect of 
Cabinet formation that gave Shastri uneasy moments was the question of 
inducting Indira Gandhi into it. He sounded her through Zakir Hussain and 
discovered that her own choice was the image-building Information and 
Broadcasting portfolio. He entrusted External AiTairs to Swaran Singh. of 
whose loyalty he had formed a high opinion. For the rest. he was content to 
go along as best he could. 

The Prime Minister's approach to economic problems was pragmatic; 
he could not reconcile himself to the rigid controls that prevailed. T.T.K.. on 
the contrary. seemed stubbornly opposed to major liberalisation of pollcy in 
commerce and industry. Despite their latent hostility, Shastri kept him in 
the cabinet until the eve of his departure for Tashkent when T.T.K. offered 
his resignation on the ground that his personal integrity had been im-
pugned, Shastri seized the opportunity, refused to accede to T.T.K.'s terms 
for continuing in the Cabinet and accepted his resignation. It was a bold 
step, taken despite President Radhakrishnan's advice that he stay his hand 
until his return from the Tashkent negotiations. 

When he bccame Prime Minister Shastri suITered from a sense of 
inadequacy. He was anxious to avoid criticism. and in his desire not to 
make mistakes he used to assume the responsibility for more than he was 
capable of handling. Some of the Civil Servants who worked with him found 
him ill-organised. However. he had a gift for improvisation, of which there is 
ample evidence. One of his earliest measures was to reorganise the Prime 
Minister's Secretariat. He did not merely change its starr but invested the 
men he had carefully picked himself with a much larger degree of responSi-
bility than their predecessors held under Nehru. ShastrI. for all his apparent 
lack of skill in the art of administration. thus created an instrument on 
which he could rely completely. 

Nehru was a demon for work. He took upon himself a workload under 
which more robust men would have broken down. Shastri. on the other 
hand was a man of few words, shy of writing. The large part of the routine 
he delegated to his lieutenants in the Secretariat. It was apparent he was 
not attempting to build himself on the Nehru pattern and set out to over-
come his limitations in his characteristic way. His powers of observation 
and gift for absorption stood him in good stead. 

It did not take him long to find his feet in Parliament. His speech was 
somewhat faltering. but his lucidity of mind and outspokenness more than 
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made up for this disability. He Impressed on his collegues the need to be 
present In Parliament and defend themselves against the assaults of the 
Opposition. He held In reserve to cope with larger conflicts. Nehru's assess-
ment of his Ministers was often faulty and distorted by emotional reflexes. 
Shastri"s on the other hand, was rooted In down to earth realism. 

Realism, indeed was the keynote of his policies. His Socialism was no 
dogma; it was a faith he was not afraid to adapt to India's peculiar needs. 
The country's economy was In sore need of revitalisation. To impart to it a 
new buoyancy and vigour, he Intended making the economy freer. Decontrol 
of cement was his first move In that direction. At the time of his premature 
death at Tashkent, he had directed his Secretariat to prepare a scheme to 
reduce public expenditure and taxation and to remove most of the shackles 
on the economy. He brought to the dialogue with the private sector a re-
freshing note of cordiali ty . 

Shastri had little understanding of international affairs but this was 
to a large extent compensated for by his innate shrewdness and common 
sense. He understood people and the forces that motivated them. He was 
liked In Washington not merely because he presented the image of a little 
man standing up resolutely to India's vast problems but even more because 
he was a realist and his economic and political thinking was acceptable to 
the Johnson Administration. He knew India needed the economic support 
of the US, and he did not let ideology stand in the way of getting It. 

Shastri had a "Privy CouncU" of his own, but he did his own th1nk1ng. 
He always chewed over his problems and thought a lot before coming to a 
conclusion. But he devoted attention only to the most urgent ones and ne· 
glected others. He was weak in English, but he had a flair for choosing the 
right expression. He would not accept secretarial drafts using cliches. The 
Changes he made in such drafts had significance and were an Improvement 
on the original. He sensed what the people wanted and he lmew how to give 
it to them. 

Here, then, was a man who had begun somewhat shakily but was 
fmdlng his feet and stretching out with increasing self-confidence towards 
stability and greatness. The Initial misgivings among senior Civil Servants 
about his capabilities were transformed into warm respect. In Congress 
Parliamentary circles, he was being halled as a man of destiny. His relations 
with the Congress President too had undergone a subtle change. Owing his 
success In the leadership context primarily to Kamaraj, he had initially 
shown a certain deference to him. But as his stature as Prime M1nister grew 
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he established his equality with KamaraJ. The bond between the two did not 
weaken, but Shastri no longer hesitated to think and act independently. He 
had definitely arrived. 

Shastrl"s finest hour was, however, yet to come. The soft-spoken man 
of peace had his greatest political test In the flaming crucible of war. 
Hostilities with Pakistan, much as he abhorred them. swept him on to an 
abiding place in the history of our times. 
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EPITOME OF SIMPLICITY 

Akshaya Kumar Jain 

The very mention of the name of Shri Lal Bahadur Shastri conjures 
up many pictures in our mind. Humble and gentle to the core, strong like a 
rock in his convictions and actions. short in stature but magnanimous in 
heart and of very affable disposition, had love and respect for all. When the 
popularity of Shri La! Bahadur Shastri reached its zenith. i.e. when he 
became Prime Minister his name became a household word in every famlly 
in the country and even destiny seemed to have become jealous of him and 
that was why it snatched him away from us on the 11 January. 1966. Tears 
welled up in the eyes of the people and weeping bitterly they all said. "The 
great son of India has passed away". 

A person like me enjoyed his patronage a great deal. Though his 
memoirs deserve to be preserved as a personal trust, their publication will 
definitely help people get glimpses of the pious life of this great soul. 

At one time it had become necessary to grant English the status of 
an associate official language. That had necessitated amendment in the 
Constitution and since ShastriJi was the Home Minister at that time, It fell 
on him to bring forward the amendment to that effect. The entire Hindi 
world had reacted very sharply over this issue. Criticism had also begun 
surfacing at various places. One day when I called on him. after exchange of 
pleasantries, this issue also cropped up. I said that Hindi world would not 
tolerate It. He replicd in a very calm and composed manner: 

"Akshayaji, you know that Lord Shiva had to swallow polson for the 
welfare of both gods and demons. If he had not done so, gods too would 
have perished alongwtth demons. I know that since I come from Hlnd1 belt. 
Hindi loving people will never like this action of mine. I am myself a great 
lover of HindI. I have worked a lot for Hindi and am lnterested in its prog-
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ress. But at this juncture, for the unity and integrity of the country, I will 1m 
have to swallow this poison. I have great love for Hindi but the un11¥ of the 
countty is dearest to me. To prcvcnt disintegration of this country, I have 
taken upon myself the responsibility of introducing this Bill:' 

Hearing this from Shastriji. I was flabbergasted for a while. I could 
sense the deep anguish in the heart of Shastriji. as also his anxiety to 
maintain the unity of the countty even if it meant loss of reputation for him. 

He was brought up and had grown up among difficulties. In his child-
hood. his father, who was a teacher, passed away. Bereft of his father's love 
and affection, he was brought up by his maternal grandfather. When he 
grew older and was receiving education, Mahatma Gandhi jumped on the 
bandwagon, the bubble of independcnce was blown, and foreign education 
system was boycottcd. The soul of young Lal Bahadur, who was still a 
student also yearned for independence. He left sdhool and plunged head-
long into the freedom struggle, for which he was imprisoned several times. 

After his rclease from the jail, he once again resumed his studies and 
became the 'Shastri' of Philosophy from Rastrlya Kashl Vldyaplth. Although 
he had dropped this title from his name yet he was known by the name of 
Shastriji in the country and abroad. 

While doing the work of Congress Party in Prayag, he came closer to 
the great leaders like Mahamana Madan Mohan Malaviya. Rajrshi Purushot-
tam Dass Tandon and Pandit Jawahar Lal Nehru. From an ordinary Con-
gress worker he became a leader and within a short time, his popularity 
transcended the boundaries of Prayag and spread allover U.P. As the Parlia-
mentaty Secretary and later Home Minister of Uttar Pradesh he established 
his own standards of competence and capability and soon his fame in-
creased manifold. As a result, his sphere of work extended beyond Uttar 
Pradesh. At the time of first general election of 1952, the qualities of head 
and heart displayed by this person, with a frail constitution, in selecting 
thirty thousand Congress workers startled the people. Jawahar LalJi was 
impressed by his efficiency and included Shastriji in his Cabinet. 

He was one of the ablest Ministers of the Government of India. He 
was far from injustice and appeasement. When he was Minister of Railways, 
a railway accident took place at Ariyalur in South India. Shastriji was deeply 
touched by it and he resigned from his post even without a demand for his 
resignation from the opposition parties. After that accident when I met him 
and asked him as to why he did so, he said, .. It is right that I am not directly 
responsible for this accident but morally lowe the nation an explanation 
and atonement for it." I remember that some colleagues had not only ad-
vised but also rcqucsted him not to do so. But he remained frrm in his 
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decision. He only said, "my resignation will prove more effective than pun-
ishing the oITcials." 

Even after his resignation he could not have an easy time. He was 
entrusted with the work of Congress organisation and he did that job to the 
best of his capability. He could not remain out of the Government for a long 
time. When Nehruji formed his Cabinet Shastriji was again inducted into it 
and when the post of the Home Minister fell vacant consequent upon the 
death of Pt. Govind Ballabh Pant, Shastrtji became the Home Minister. 

During his stint as Home Minister his personality came to the fore 
more prominently and with each passing day, his popularity increased. He 
played a significant role in estabUshing cordial relations between India and 
Nepal. Likewise, when the theft of Hazrat Mohammad's sacred hair created a 
furore in Kashmir and the peace began to be disturbed there, Pt. Jawaharlal 
Nehru sent Shastriji to Kashmir and he controlled the situation very deftly 
and competently. Not only was the holy hair found out, but the atmosphere 
of bitterness, fear and suspicion that prevailed in Kashmir at that time, van-
ished into thin air. 

In 1962 Shastriji resigned again under the Kamaraj Plan and took 
upon himself the responsibility of working for the Congress organisation. 
But after a lapse of only a few months, Nehruji again inducted him into his 
Cabinet as a Minister without portfolio. As a matter of fact, Nehruji, due to 
his failing health, wanted Shastriji to share some of his responsibilities. 

Whenever there was some public criticism of anything concerning 
him. he used to think over it in all seriousness. Some Ministers' excessive 
electricity bills were adversely commented upon in the Lok Sabha. Shastrtjl's 
name had also figured with them. He felt very sony and immediately stated 
that the amount in excess ofRs. 250 in the bill be deducted from his salary. 

I had called on him in connection with some work. In the course of 
discussion on a variety of subjects, criticism regarding electricity bills also 
came in for discussion. I said, "Shastriji, the people of India see in you the 
reflection of Gandhljl's virtues. They also know that you have risen from 
amongst the masses and you very well know what they have. In such a 
situation they are pained if your electricity bill is in excess.· 

Hearing me Shastriji said, "You are right, but what should I do? I 
received many friends and they insist on staying with me. I can't say that 
accommodation here is limited and that they should arrange to stay else-
where." This will not only amount to indifference but it is also against our 
culture, when I see that most of the people coming to me are not so well off 
economically, I don't have the guts to ask them to go to stay in a hotel. If I 
do so, people may not say anything on my face, but at my back they wtll 
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certainly say that I have ceased to be humane after becoming Minister. I 
have to arrange for tents in the lawn when the number of guests increases 
and therefore, the consumption of electricity obviously goes up. 

"This time, there has been another cause for increase in the amount 
of electricIty bill. A member of my staff came to me and said, 'BabuJi. it is 
very cold these days. I have small children. If you permit, may I bring a 
heater?' I gave him permission but later on I came to know that he was 
using that heater for cooking food also. If I had not permitted him to bring a 
heater to protect his children from cold, he would have criticised me and if 
Press people had come to know of it, they would have called me a heartless 
fellow etc. etc." 

There was substance in what Shastriji had said and I felt that his 
popularity was the cause of his criticism. It was no secret that ShastriJi used 
to lead a simple life. He remained a Minister for so many years but could not 
afford a car of his own. His children used to go to school by the buses of 
Delhi Transport Corporation and they never used the vehicle of Prime Minis-
ter's residence. 

When Shastriji became Prime Minister in June, 1964, there were 
many problems before him and he grappled with them very intelligently. The 
main problem was shortage of foodgrains. Due to drought in several parts of 
the country, the situation had become all the more acute. To tide over the 
situation he imported foodgrains from foreign countries and also urged the 
citizens of the country to observe fast on Monday evenings and he himself 
gave up food on Mondays. 

Whcn, in connection with some work, I went to his residence at 10, 
Janpath, I requested him that due to his indifferent health, observance of 
fast by him would not be in the interest of the country. He told me, "It does 
not become an ideal if I ask my countrymen to observe fast and not observe 
it myself. When people come to know that I take two full meals a day. my 
advice to them to obscrve fast will not be heeded." 

When the Kutch Agreement was signed, there was great resentment 
among our people against him. I informed ShastriJ1 that both within and 
outside the country many people were of the view that Pakistan had at-
tackcd on India's sovereignty and her forces were spread allover the border. 
The Kutch policy adopted by him was bcing dubbed as an act of cowardice 
on his part; I told him. 

But Shastriji rcmained silent for a moment and then said: "It was not 
so. When Afzal Khan was coming forward quickly ShivaJ1 entered into his 
fort. It was publicized cvcrywhere that Shivaji had been defeated but what 
actually happencd was otherwise and you also know it very well." 
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India herself did not want to be hasty in this matter. It was right that 
she might have to give up some territory in Kutch area but once we agreed 
to abide by the judgement of court, there was no option left for us. At the 
same time It did not mean that we always continue to surrender our terri-
tory. If there would be any encroachment of India's territory in future, India 
would do whatever would be appropriate and possible to defend her borders 
as well as dignity. 

What he said did not impress me much at that time. But when In 
August 1965 Pakistan sent lakhs of Mujahids to Kashmir who alongwith 
other infiltrators played mischief there without caring for world opinion 
about the same, Shastriji took a firm stand and appropriate action. The 
example of Shivaji and Afzal Khan given by him flashed in my memory. 
Therein was hidden clear indication of the future. It is well known that when 
Pakistan attacked India Shastriji took no time in deciding that Pakistan 
needed a lesson to be taught with the result that Indian Forces began to 
inflict heavy casualties on Pakistani Forces. In a public speech at Ram11la 
Maidan in New Delhi, he said: 'Pakistan's dictator, Ayub Khan was thinking 
that he would easily reach Red Fort with the help of American Patton tanks 
but now if we have walked over to Lahore. why is he agitating." His speech 
not only showed courage but also his firm determination and capability of 
taking proper decision at the proper time. 

There is no doubt that it was Shastriji after Samudra Gupta Maurya. 
who restablished the dignity of India. The world which eonsidcred India as a 
weak coward and follower of non-violence was taken aback to see that India 
is competent enough to undo the injustice done to her. Historians will write 
that a short statured man, Lal Bahadur Shastri. had raised the dignity of 
India to Himalayan heights. He remained the Prime Minister for only 18 
months but he did many a great deed during such a short span of time. The 
ever inspiring slogan - "Jai Jawan Jai Kisan"-given by him awoke and 
inspired the Indian people. 

After having suffered heavy losses Pakistan put the peace proposal 
and Shastriji. inspite of being a conqueror. accepted the same. 

The areas captured by Indian Forces were returned to Pakistan. It 
was criticised by certain people but Shastriji said that it had been India's 
intention not to occupy the territory of any other country but at the same 
time we did not like that anybody should cast an evil eye on our territory. 
Thus, Shastriji emerged as a victorious man in war and a leader in peace. 

While returning home after participating in Commonwealth Prime 
Ministers' Conference held at London Shastriji met the then President of 
Pakistan, Ayub Khan. Then it was expected that relations between India and 
Pakistan would improve, but this hope was belied. During this meeting 
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President Ayub sarcastically said to short-staturcd Shastriji: "Shastriji, while 
talking to you I have to look down upon yQu." At this Shastriji at once 
retorted : "Ycs. I am talking with my head held high while you are talking 
with your head bowcd down." It shows how quick-witted he was. 

When I enquircd about this incidcnt. he burst into laughter and said, 
"Something like this had transpired but it should not be attached too much 
importance." But it was provcd true just aftcr a couple of months when 
Pakistan attacked Kashmir in 1965 and Prcsident Ayub had to bow down 
his head. 

Lastly, I would like to refer to his two letters written to me. He was 
the Union Home Minister at the time of Chinese invasion. In the summer of 
1963. a book entitlcd "Unarmcd Victory" writtcn by Earl Bertrand Russell 
was publishcd under the Pcnguin spccial serics. The book appeared to me 
to be anti-Indian and I wrote a lcttcr to Shastriji inviting his attention to its 
third chapter undcr thc hcading "The Sino-Indian Dispute". wherein China's 
values and actions werc culogiscd. I wrote to Shastriji that when we had 
been taking exception to the pro-Chinese articles in our country our admini-
stration should not lose sight of such writings and should strongly protest 
to the author. Shastriji soon replied. 

"Received your letter. I am sorry. I could not meet you. I'll meet you 
after two or three days. Then we'n discuss about Bertrand Russell". 

And within two or three days Shastriji called me for discussion. About 
Sir Russell's book. he said that only a few copies of the book were available 
in the market. Any action by us against the book would give it unwanted 
publicity and the people would try to obtain the book by covert means in 
order to read it. Secondly. Russell Sahib was a great scholar. It would not be 
proper to ban his book. Nehruji too probably would not agree for imposing a 
ban on the book, And the matter ended there. 

His second and last letter datcd 1st January, 1966 reads as follows: 

"There Is some sort of tussle in the weekly Pratap published from 
Kanpur: will it not be possible for you to try to sort out with the help of some 
friends?" 

With this letter, many memories came crowding to my mind-
Shastriji's affection towards late Shri Ganesh Shankar Vidyarthi and his 
newspapcr, the ideal tradition of journalism set by 'Pratap·. the association 
of the renowned poet Shri Balkrishan Sharma 'Navin' with it and the dete-
riorating condition of the newspaper with the passage of time after Vidy-
arthiji's sacrifice and the ugly form of the internal tussle within the Manage-
ment. The contemporary Hindi Journalists used to hold VidyarthiJi in high 
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esteem. As such this tussle that had been continuing in Pratap for several 
years had reached slanderous dimensions. We all were unhappy about it 
but were keeping mum. When the Prime Minister of the country, Shrt Lal 
Bahadur Shastri, wrote so to me, I became active. I wrote letters to elderly 
people like Pt. Banarasi Das Chaturvedi and approached the parties to end 
the tussle as well. I also requested them to kindly resolve the tussle for 
Vidyarthiji's sake, but all in vain. On the contrary, ChaturvediJi and I, both 
became the target of their ire. 

Shastriji, in his capacity as Prime Ministcr, could put his weight and 
get things sorted out as he wanted but he was a staunch supporter and 
defender of the freedom of Press. This letter of his, written only ten days 
before his death at Tashkent. only reveals how considerate and rational he 
was towards the Press. 

My humble salutations to that great soul. 
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MAN OF RICH EXPERIENCE 

Yashpal Jain 

Lal Bahadur Shastri's was a unique personality and so were his 
deeds. From the early childhood, he believed in patience, simplicity and 
values. With passing time, these qualities of Lal Bahadur Shastri strengethened 
his character and proved to be the foundation-stone of his life. Though he 
held several high offices, he continued to live an ascetic life and kept himself 
away from hypocrisy. Imbibed with a deep sense of patriotic fervour, he 
never aspired for name or fame, and power for him was nothing but an 
instrument of service. 

Though he had diversified fields of his activities, his contribution in 
the fields of politics, literature and culture is quite significant and the role 
he played for the consolidation of Parliament, parliamentary institutions and 
parliamentary traditions, has left an indelible mark on Indian history. 

Lal Bahadur Shastri succceded Pandit Jawaharlal Nehru as the Prime 
Minister of this country. Jawaharlalji had nurtured the nascent democracy. 
Hence, it was all the more necessary for Lal Bahadur Shastri to strengthen 
the parliamentary system. In spite of a number of hindrances, he made con-
stant efforts to achieve that end. As a result, it gradually grew in signifi-
cance to such an extent that the countries which were already following a 
parliamentary system, were attracted towards the Indian parliamentary 
system. 

A scrutiny of the turbulent course of events taking place during that 
period reveals how skilfully Lal Bahadurji dealt with those problems and 
evolved new systems which strengthened the Indian traditions. These new 
systems, though political in colour, were later as deeply rooted as the Indian 
culture and civilisation. This also proved how Lal Bahadur, without any 
formal or technical cducation, addressed himself to and delved deep into the 
problems, to find out amicable solutions with his sagacity. Impressed with 
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these qualIties of hIs, the then Chief Minister of Uttar Pradesh (United Prov-
ince), Pandit Govind Ballabh Pant appointed him as his Parliamentary Sec-
retary. In those days, Congress Government came forward with the Zam-
indari AbolItion Bill which, however, met with stiIT opposition from the Mus-
lim League. But Lal BahadurJi gave such argumcnts in favour of the Bill 
that it stunned the League and the Bill was carried through. The speech 
made by Lal Bahadur Shastri made it clear that he considered rational 
dialogue the basis for the solution of problems. It was also obvious that he 
gave top priority to the interests of crores of 'have nots'. 

When India became frce on 15 August 1947, Lal Bahadur was ap-
pointed M1n1ster of Home AiTairs in Uttar Pradesh. He was given the charge 
of the department of Police and Transport. During the freedom struggle, he 
had a bitter experIence of police. Even then, without having any malice or 
ill-will, he ordered the police personncl not to use force in their peace-
keeping eITorts. Not only this, he advised them to make Prantlya Raksha Dal. 
It needs no mention that at the time of Chinese aggression in 1962, these 
Raksha Dals did a commendable job in hilly and other areas. 

During his ministership, Lal Bahadurji went ahead for the creation of 
separate reformation centre for juvenile delinquents and established reha-
bilitation centres for prisoners. Even in respect of transport he brought 
about many radical changes. 

After the demise of Deputy Prime Minister Sardar Vallabh Bhai Patel 
in December 1950, and the resignation of Rajrishi Purusottamdas Tandon 
from Congress Presidentship, Pandit Jawaharlal Nehru took over as the 
Congress President and made Lal Bahadur Shastri its General Secretary to 
strengthen the Congress organisation. As a result. the organisation became 
stronger and in General Elections, Congress won by a sweeping majority. 
The credit of this achicvement went to Lal Bahadur Shastri's coordinated 
working, diligence and skill, which receivcd wide acclamation by all. 

In 1952, he was elected member of the Rajya Sabha. Once when 
some persons criticised him about his life and life style, he categorically 
stated: "I am soft-spoken, but it does not mean that I am slack and sluggish 
in carrying on the national work and in implementing the national policies". 
He not only said it but proved as well. 

After elections, when the Nehru Cabinet was formed, he was given 
the charge of Ministry of Railways. This Ministry is conSidered to be very 
important and after taking over its charge he paid attention to the adminis-
trative reorganisation, research. security of rail-property, production capac-
ity, fare and freight and public conveniences, etc. To run the system smoothly, 
he started a new system of constituting consumer and oiher committees. 
Based on the recommendations of these committees the department of Rail-
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ways was made more and more sclf-cfficient. 

Just then. a rail accident took place ncar Mehboob Nagar in Andhra 
Pradesh. Owning moral responsibility for this aeeidcnt. La! BahadurJi sub-
mitted his resignation to the Prime Minister which. however. was not ac-
ecpted. But aftcr a period of three months. when under similar circum-
stances. another serious rail accident took place. La! BahadurJi was deeply 
shocked. He again sent in his resignation. Accepting it. Prime Minister Jawahar-
lal Nehru observed in the Lok Sabha: 

..... because he is such a man of conscience that he has felt deeply 
whenever there is any failing in the work entrusted to his charge .... I 
have the highest rcgard for him and I am quite sure that in one 
capacity or thc othcr we shall be comrades in the future and will 
work together." 

In his letter of resignation, Lal Bahadur Shastri submitted: 

"I can very well realise the concern of the people and of Parliament 
over this very sad and shocking disaster.... It would be good for me 
and for the government as a whole if I quietly quit the office I hold." 

It may be recalled that as Railway Minister, he was entitled to railway 
journey in air-conditioncd class but he never availed himself of this facility. 
He always travcllcd in the first class compartment. Not only that, he never 
stayed in expensive rcst houses. Hc was an idealist to that extent. But he 
ncver allowed any curtailment of facilitics to which the officers of his Minis-
try or the Railway Board were entitlcd. 

After the General Election of 1957, Lal Bahadur ShastrlJl was again 
inducted into the Union Cabinet. This time, he was entrusted with the 
charge of the departments of Transport and Communication. Later on. de-
partments of Industry and Commerce werc also brought under his charge. 
Still later, he was entrusted with the charge of Ministcr of Home Affairs 
following prolongcd illness and subsequent death of Pandit Gobind Ballabh 
Pant. 

During his tcnure as Ministcr of Industry and Commerce he had a 
heart attack. Even then he remained busy with his work. Once looking at 
hundreds of files stacked at his table, one of his friends asked him: "Shas-
triji, you must be going carefully through 6 to 8 pages of every file and it 
must be taking at least 7 to 8 hours everyday to dispose of these files". La! 
Bahadurji replied. "I will not go home until these files are disposed of". 

"How will your hcart sustain this pressurc"? asked the friend. 

La! Bahadurji replied with a smile: "It will also get habituated and will 
start cooperating." 

. : . 
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After taking over the charge of Home Ministry. La! Bahadurji faced 
the critical situation arising out of introduction of official Language Bill with 
promptitude and great skill and even in that surcharged atmosphere he got 
that Bill carried through quite amicably. 

Thereafter, when DMK-the main sponsoring party of anti-Hindi move-
ment in southern India-challenged the Bill, La! Bahadurji did not hesitate 
to bring the Bill under Article 19 of the Indian Constitution wherein it was 
provided that such way of opposing things shall be termed as treason. This 
step eased the tension and the movement subsided. 

Punjab was a problem-riddled State. Lal BahadurJi took note of it and 
tried to solve the problem of that State which was in great turmoil. 

China had been on friendly terms with India. There was a time when 
the slogan of "Chini-Hindl Bhai Bhai" cchoed throughout India. But China 
could not accept that India should become a strong nation. On 8 September 
1962 when China attacked the North-Eastern frontiers of India, the whole 
nation got agitated. At that time, Lal Bahadur not only appealed to the 
people to keep patience but took several steps to ensure national solidarity. 
Use of emergency powers only in very emergent situations, arrest of Indian 
Communist leaders for their outright support to Chinese aggreSSion. nomi-
nal restrictions on political parties and newspapers. etc .• were some such 
steps taken by him. The whole nation stood united. La! Bahadur suggested 
some important guidelines for the defence of his country. Not accepting the 
proposal of China"s Prime Minister at that time, it took a long time later to 
bring about an improvement in Indo-China relations at the political level. 

In the meanwhile, when some misunderstanding cropped up between 
relations between India and Nepal, Lal Bahadurji not only removed that mis-
understanding but also improved our relations. 

Chinese aggreSSion had heavily shocked Pandit Jawaharlal Nehru. At 
that time a question arose "Who After Nehru?" Besides this. there was also 
the problem of strengthening of the Congress organisation. Accordingly 
the Kamaraj Plan was formulated which brought about a radical change 1n 
the party set-up and in pursuance of which several eminent leaders resigned 
from the Central Cabinet and came forward to ofTer their scrvices under 
Kamaraj Plan to strengthen the Congress organisation. La! Bahadur Shastri 
was among the first three resigning from the Cabinet. 

But Pandit Jawaharlal could not overcome that shock. He needed 
sorncbody"s support. After the Congress ~ession at Bhubaneshwar. his physi-
cal condition became quite critical. He once again inductcd Lal Bahadur 1n 
his Cabinet and appOinted him as a Minister without portfolio. On 27 May 
1964 Pandit Jawaharlal passed away. 
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Pandit Nchru had ardcnt faith in the parliamentary system. After his 
death, the selection of his successor became nccessary. Nehrujl had not 
expressed his definite vicws in this regard but on several occasions he had 
given this indication that Lal Bahadur was his real successor. Moreover, 
everybody was confronted with a problem of choosing a person who could 
successfully carry forward the parliamentary traditions nurtured by Nehrujl. 

It was through a majority decision that Shri Lal Bahadur Shastri was 
entrusted with the responsibility of the office of Prime Minister. No doubt he 
was short statured but he was a man of untiring zeal. After the death of 
Pandit Jawaharlal a pall of gloom had desccndcd upon the country. Many 
questions had come up. 

Pakistan had occu picd some parts of Kashmir. They had invaded 
India first on the issuc of Kutch and later on the issue of Kashmir. They 
were under the impression that La! Bahadurji was too weak to counter their 
attack. But whcn they attacked, the country once again stood united. Lal 
Bahadur ordered the armed forces to march forward up to Sialkot and 
Lahore areas of Pakistan to push back the hostile forces. 

Then carne the proposal of cease-fire from Pakistan. Though we were 
the winners yet Lal Bahadur Shastri acceptcd that proposal. A winner has a 
very strong case but Shastriji was a followcr of that Indian culture which 
lays emphasis on forgivcness. 

Lal Bahadur held the office of Prime Minister for eighteen months but 
during that short span he addcd golden chapters to Indian history. While on 
the one hand, he strengthened our dcfcnce line by giving them the slogan 
'Jal Jawan', on the other hand, he gave his countrymen the slogan of 'Jal 
Kisan' to enable them to tide over the food grains crisis being faced by this 
agrtcultural country. He appealed to his countrymen to forego 'one meal a 
week.' The result of his efTorts was that the morale of the armed forces of 
this country was boostcd and the anxiety with rcgard to scarcity of foodgralns 
throughout the country also came to an end. 

At the initiative of the Soviet Union, Lal Bahadur Shastri went to 
Tashkent to scek an amicable solution to the Indo-Pak dispute and after 
serious deliberations he signcd the Tashkent Dcclaration. Everyone lmows 
that story. With it, the last chapter of Lal Bahadurjfs life also came to an 
end and he passcd away. 

The whole life of Lal Bahadur is the story of a devoted person who set 
new landmarks during the freedom struggle and later in the nationalllfe. He 
always paid attention to the 'have-nots' and the backward classes of the 
country. After independence, he made constant efTorts to unite the people 
and give power to the common man with a view to establishing democracy in 
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this country. According to him. thc country belonged to all. For him, no 
political party was alien. It was his sagacity that he wanted to find a solu-
tion to the national problems in consultation with the Opposition parties. As 
and when the country was confrontcd with such problems, he had called the 
Opposition parties and had an cxhaustive discussion with them. 

India is the largest democracy of the world. Every country. irrespec-
tive of its being small or big. has got its own problems. India also has its 
own share of problems. The main thing that matters is. how to solve those 
problems. 

Before assuming the responsibility of the high office of Prime Minis-
ter, Lal Bahadurji had visited only Nepal which is considered to be a small 
eountty because of its size and population. But the way he tried to improve 
the relations with an aggressive country like Pakistan was evidence of his 
universal vision. Such a vision could be witnessed only in person who had a 
finn faith in a parliamentaty system. He was of the finn opinion that true 
democracy could be established only through a parliamentary system. It is 
true that he had to take some harsh decisions or some stringent measures 
under special circumstances. But it did not bring about any change in his 
basic convictions for which he livcd and made the ultimate sacrifice without 
caring for his personal discomforts. 
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President Dr. S. Radhakrishnan administering oath of office of Prime Minister to Shri Shastri in 1964 



With Sardar Swarm Singn 



Broadcast to the Nation 



At a Press Conference 

Inside Parliament House 



Morning meeting with the public 

In a cheerful mood 
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LAL BAHADUR SHASTRI-A VISIONARY 

Mahendra Kumar Manav 

When I think of revered Lal Bahadur Shastri. the picture of a short-
statured man. elad in white Khadi dhotl, Khaki buttoned-up coat, white 
Gandhi cap on head. a serious but smiling face. emerges before my eyes. 

When Shastriji was in the Central Cabinet. I got a number of oppor-
tunIties to meet him. There was a vast ground facing his bungalow. Hun-
dreds of chairs used to be kept thcre for the visitors. People would go and 
occupy them from early morning itself. After getting ready, ShastriJI would 
come out and within fiftcen to twenty minutes, meet all the visitors and 
listen to their problems. If he wanted to give more time to any person, he 
would prefer to take him inside the kothi for detailcd discussions with him. 

I was surpriscd that despite holdIng such a responsible and high 
office. how come Shastriji was able to spare time to meet the common man? 
But since he himself was a pcrson from the grass-roots, he felt pleasure in 
meeting the common man. 

In 1954. when I was contesting assembly by-election from the Loundi 
Constituency in Chhatarpur district. he once visited my area and addressed 
public meetings at Loundi. Maharajpur. 

When he was Minister of Railways. a tragic railway accident took 
place. Though he was not personally responsible for the railway accident, 
yet he accepted the moral responsibility and tendered his resignation. How 
vigilant he was for the protection of democracy! 

He personally knew Congress workers from every nook and corner of 
the country. He had maintained contacts with the Congress workers of every 
village in Uttar Pradesh. his home State. He willingly helped in solving their 
personal problems . 

. . 
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In politics, he was always ready to bring the trusted workers to the 
fore. Although he had many trusted workers, I however, mew only two of 
them-Shri Babu Lal 'Kamal' and Shrt Jang Bahadur Singh-who always 
got support from Shastriji. 

When war broke out with Pakistan during his Prime M1n1stership, he 
gave the slogan of "Jai Jawan, Jai Kisan". While the Jawan was required to 
fight on the borders and defend our frontiers, the Kisan had to struggle hard 
to produce more and more foodgrains and to strengthen the Jawan. At that 
time, Shastriji infused the feelings of patriotism among our countrymen to 
such an extent that men and women from every home started sending 
clothes and gifts for armymen which really filled the hearts of the Jawans 
with enthusiasm. 

Pandit Jawahar Lal Nehru was the resident of Allahabad and so also 
Lal Bahadur Shastri. Pandit Nehru was the leader of Congress and Shastrijl 
had immense faith in him. They were indeed very close to each other. 

The day Shastriji became the Prime Minister, the Republic of India 
attained a new glory and the entire world witnessed that even a common 
man could rise to the position of Prime Minister in this country. 

Shastriji"s contribution in protccting the democracy, political justice, 
economic equality and personal liberty is memorable. He was deeply influ-
enced by the Gandhian principles of truthfulness, simplicity and non-vio-
lence. In away, Shastriji was an idcological descendant of Gandhijl and 
Pandit Nehru and a rare combination of the Ideals of these two stalwarts. 

The Tashkent Declaration (1966) is a landmark event In the political 
history of the world. It would continue to remain a ray of hope for friendship 
between India and Pakistan, a number of obstacles notwithstanding. The 
opening words of the Declaration stated : 

After the meeting of the Prime Minister of India and the Presi-
dent of Pakistan at Tashkent and after having discussion on 
their countries' present relations, they declare their finn deter-
mination that they will establish normal and peaceful rela-
tions between the two countries once again and create a feel-
ing of goodwill and friendship among the people of both the 
countrics. They consider the achievcment of this objective vety 
important in the interest of 60 crore people of both the coun-
tries. 
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said: 
On his death, the then President Dr. Sarvapalll Radhakrtshnan had 

Apart from food, financial and our other Internal problems, the 
war with Pakistan In 'Rann of Kutch' and Jammu and Ka-
shmir has deeply hurt our people. A united national endeavour 
was made to face the attack and Shri La! Bahadur Shastri 
had played a major role in all these activities. He went to 
Tashkent to have negotiations for an agreement with Pakistan. 
There he laid down his life for his efforts for peace. 

The following sentiments of the poet on ShastrlJ1's death are worth 
quoting: 

"Burl Khabar Ko Sun a Desh Ne Aakhlr Jalse-Talse, 
Shastrlji Ab Nahin Rahe, Hua Kintu Yeh Kaise, 
Shanka - Sandehon Ke Badal Lage Ghane Hon Ghlme, 
Gudh - Bhed Ke Shankh Lage Phir Manah Slndhu Par Time. 
Aise Veer Purush Ka Marna Sahasa Nahln Saral Hal, 
Chhal Prapanch Kar Diya Kisine Unko Maha Garal Hal. 
Kootnltl Kl SamaJh Saka Hal Kaun Krurtam Ghaten, 
Jitne Mukh the Lagl PhaUne Utnl he Bahu Baten. 

I pay my humble tributes to this great common man. 
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INTEGRITY PERSONIFIED 

Kaushal Kumar 

In the post-independence history of India. the personality of Lal Ba-
hadur Shastri stands out for many virtues and human qualities of head and 
heart such as humility. truthfulness. grit and determination. but above all 
honesty and integrity-personal. intellectual and political. 

Much can be said and written about the many facets of his personal-
ity and the same cannot be condensed in the short span of this article 
which. therefore. confines Itself to the most glaring virtue of that great man. 
namely, honesty. 

Born and brought up in a famtly which could hardly afford to provide 
two meals a day, the tern ptatlons of power and high office which he held for 
nearly two decades in the State of U.P. and the Centre could not deviate him 
from the path of honesty or allure hin to acqUire even nominal assets. He 
never used air-conditioned coach for travel as Minister of Railways or while 
holding any other office. He did not allow an air-conditioner to be installed 
in his personal bcd-room. Shastr1ji ens\lred that no benefits flowed to any of 
his relatives because of his holding high office. Once while ShastrlJI was in 
jail in connection 'with the freedom movement. he was released on parole. 
On expiry of the period of parole. he immediatcly returned to jail to honour 
his undertaking with the jail authorities. even though his child was stlll 
ailing. 

He who had seen days of penury during the most part of his life and 
rose to occupy the highest office of this land passed away leaving the loan 
taken for his personal car not fully repaid. His personal integrity is best 
expressed In his own words when ShastrlJi, while replying to a member in 
the Lok Sabha. who alleged that the Prime Minister had disowned the Sad-
achar Samltl which had been set up by the Home Minister Shri GuIzar! Lal 
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N anda, said : 

"Who infonned the hone Member that I have dissociated myself 
from the Sadacnar Samltl ? If I did it, I would become GhaIr 
Sadachar; I would become a characterless man I How could I 
do it?" 

The intellectual honesty of ShastriJi found expression in his simpllc-
tty. Clad in dhotl-kurta, ShastriJi liked having simple vegetarian meals cooked 
by his wife, Lal1taj1. His humility was also a manifestation of his intellectual 
integrity. This enabled him to maintain close contact with the masses at the 
grass root level. Even as Prime MInister, he was easily accessible to all and 
did not hesitate to consult the lowest Government functionary on any issue 
of public importance. The intellectual honesty of Shastriji got elevated to one 
of morality and ethics when on the occurrence of a railway accident in 1956, 
he resigned as Railway Minister. 

I had joined Ministry of Home Affairs in May 1960 as Under-Secretary 
when Shri Govind Ballabh Pant was Union Home MinIster. In March, 1961, 
on the passing away of Shri Pant, Shastriji became Home Minister. One of 
his first reactions was that being closely relatcd to him, I should quit Home 
Ministry. I told him that he was in no way responsible in getting me posted 
in Home Ministry and in any case I was dealing with the subject of 'official 
language' which was not very sensitive. It was with great reluctance that he 
agrced to my continuance in the Ministry while keeping a very low proflle. I 
applied for a foreign training programme for which I was eligible and my 
application along with those of other eligible applicants was forwarded by 
the Home Ministry to the concerned Ministry (Ministry of Finance in this 
case) for further processing. I happened to mention this fact casually to 
Shastriji. He did not react or respond immediately but after two or three 
days he told me that although I might feel bad or hurt, he had instructed 
the Home Secretary to withdraw my candidature for the fellowship. Such 
was his sensitivity to public office that sometime even merit was denied Its 
due recognition. At the same time, his intellectual honesty prompted him 
not to keep me in the dark. 

On my completing three years' tenure in the Home Ministry even 
though no alternative posting was given to me, I was forced to proceed on 
leave while Shastriji was still the Union Home Minister. It is not as if 
Shastriji did not feel pained at these developments because he had lot of 
affection for me but he did not consider it appropriate to intervene. 

Shastriji firmly believcd that the Tashkcnt Agreement was in the best 
interest of the country which was then going through a food crisis and thus 
needed peace for any development programme to succeed. His Signature on 
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the Agreement was not due to any extraneous or international pressure as 
misconstrued in some quarters but an outcome of his sincerity and finn 
belief in what was good for the country. The leadership provided by Shastrlji 
during the war had clearly demonstrated that he was no 'prisoner of indeci-
sion'. The Tashkent Agreement was the culmination of his fight for peace 
with the same determination as he had shown in the 1965 Indo-Pale War. 

Besides his personal and intellectual honesty was the integrity which 
Shastriji brought to bear in his political life. In the autumn of 1951, Pandlt 
Nehru was elected President of the Indian National Congrcss and he asked 
Shastriji who was then a Minister in the U.P. Government to resign and take 
over as General Secretary of the Congrcss. Shastrlji had great regard for 
Shri Purushottam Das Tandon who had differences with Panditji on many 
political issues. Shastriji told Panditji that he would have to consult Tan-
donji before accepting the offer of General Secretatyship. Pandltji readily 
agreed and Tandonji also had no hesitation in advising Shastrijl to accept 
the post in the organisation which he did. This did not in any manner 
undermine the faith of Panditji in the loyalty and dedication of Shastrlji 
towards him. The straight-forwardness displayed by Shastriji brought him 
still closer to Panditj1. In fact. it was this openness in his political dealings 
which made Shastriji popular not only with his colleagues but also his 
political opponents. 

Shastriji attached great importance to probity and integrity in the 
highest echelons of the Government including not only the members of the 
bureaucracy but also the Council of Ministers. This Is what he had to say in 
the Lok Sabha on 18 September 1964 while replying to the debate on the 
Motion of No-Confidence in his Council of Ministers: 

Sir. much has been said about corruption. As the Home Minis-
ter said the other day. I was responsible for the setting up of 
the Santhanam Commission. and I fully remember that al-
though the question of political people whether in Government 
or in some other capacity. as member of Parliament or mem-
bcrs of Assemblies. was not covered by the terms of reference 
given to them, when Shri Santhanam asked me as to what he 
should do in this regard. I did tell him that I shall be gratefultf 
he will or the Santhanarn Committee will give Its 1nf~rmal 
views on the matter to me. They have done it, and it is now 
necessary that we should consider their recommendations most 
carefully and try to adopt them. 

Insofar as dealing with this matter is concerned, well, Nandajl 
has been good enough to pass on the responsibiUty to me. 
While speaking the other day, he said that insofar as the 
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political part of it is concerned it is the Prime Minister who will 
have to take the responsibility to deal with that matter. Well it 
is a very difficult and delicate task but I do not want to shirk 
that responsibility. It is, however, important that there should 
be certain conventions. The law is really not very effective in 
these matters. It is exceedingly difficult to prove a case or to 
prove the charge. Therefore, certain conventions have to be 
built up. In that regard, I would like to say that we, all the 
ministers, will have to agree to this, that once the Prime Minis-
ter or the Chief Minister tells anyone of his colleagues that he 
feels there is prima facie case or he feels that there is some-
thing which is not correct, the Minister should immediately 
tender his resignation ... 

I say, Sir, with a full sense of responsibility that India Is a 
place where integrity is given the highest consideration and 
the highest respect. In this country the Prime Minister is, 
practically given a secondary place. If there is a good, honest 
man like Vinoba Bhave I have no importance in the eyes or the 
people as Prime Minister .... 

Shastriji followed up what he said in Parliament when later on the 
basis of certain allegations he made the powerful and able Finance Minister 
Shri T.T. Krishnamachari resigned from his Council of Ministers. The per-
sonal and political life of Shastriji is replete with instances to show that he 
never compromised with corruption in any walk of life. He was always 
prepared for sacrifice and relinquishment of high office for the sake of his 
principles. 

To conclude. Shastriji may be quoted in regard to what he once told 
me in this connection "I always sit lightly on the Chair". 
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ENDEARING QUALITIES 

Rajeshwar Prasad 

One of La! Bahadurji's most endearing characteristics was his utter 
simplicity-simplicity in thought. word and deed. This used to be exemplified 
in his dress itself. Thcre is a humorous and endearing example of this. Once 
the closed collar black coat of 'pattu' that he used to wear on formal occa-
sions had got so worn out that even the weave was becoming visible. To 
replace it the family got a black pashmina coat made to the measure of the 
old coat. But when Shastriji was shown this, he reacted sharply and finnly 
refused to wear anything so bright and shining. Since he was going to 
Calcutta to attend an important dinner where the Prime Minister (Pandit 
Nehru) would be present. the old pattu coat. all mussed up at the tailor's, 
was hurriedly got dry-cleaned. and both the coats were put into his suitcase 
and sent off to Calcutta. When the time for the dinner came. ShastrtJl put on 
his old coat. but having just come from the dry cleaner's it had a very 
strong. almost unbearable odour. Seeing his desperation we persuaded him 
to lay it aside. and put on the new black pashmina coat for just this once, 
which he reluctantly did. But all the way in the car he kept saying. 1bese 
people (the home people) act so thoughtlessly lNasamJhl se) and get this sort 
of coat preparcd for me. What will pcople say when they see me wearing this 
chamkUl. bharkUI (shining. exotic) dress. So I will go quietly to some comer of 
the hall and try to be as Inconspicuous as possible.· But the moment he 
entered the hall. the first person he ran into was none other than Pandit 
Jawaharlalji himsclf. Panditji took a good look at him. and then placing his 
hands on both shoulders brought Shastriji into the light. and then gave him 
a big whack on the back and said. "Lal Bahadur. you are wearing pashmlna. 
Now you are becoming fashionable." Shastriji. who looked as if he was 
praying that the carth would open up and swallow him. was Just able to 
mumble: "Ji, I did not wear it. She (meaning Smt. Shastri) put it in my 
suitcase." Upon which Panditji gave him another whack on the back and 

288 



said: "Well, one day she will put a pair of pawamas in your suitcase, and 
then you can start wearingpayjamas also". 

But Shastriji would never agree to wear pawamas, so wedded was he 
to his dhoti. The only occasion when he did wear them was at the Rashtra-
pati Bhavan dinner in honour of the Queen of England in 1961, when his 
daughters, who were keen on getting a first-hand account of the glamorous 
young queen, virtually lifted and put him into a pair of churidar payjamas to 
attend the Rashtrapati Bhavan formal dinner. 

Even when he was the Minister for Commerce and IndustIy, when 
there was not only the opportunity but also the necessity for the Minister to 
go abroad, Shastriji would avoid going, because he did not want to wear 
anything other than the dhotl. It was in vain that I kept trying to persuade 
him to make some foreign visits, because if he went then I could go too. But 
Shastriji used to say that it would be difficult to manage abroad wearing a 
dhoti, and he would not wear anything else. When I pOinted out that Gandhiji 
used to go abroad in a loin cloth, he said that Gandhiji"s case was quite 
different, he was in a class by himself; but he himself would rather forego 
the foreign visits than give up his dhott And so in the giant MiniStry of 
Commerce and Industry with unlimited opportunities for foreign travel, I 
used to gnash my teeth in impotent rage and keep putting up to the Minis-
ter almost daily files for clearance of officers going abroad to all the five con-
tinents and seven seas, while the head of the Ministry himself was unwilling 
to stir a foot outside India. It was only much latcr, after he became Prime 
Minister and could go anywhcre in his dhoti, that ShastriJi began to experi-
ence the pleasures of travel abroad. 

This simplicity in dress used to communicate itself to us, who worked 
in close proximity to him. One felt very uncomfortable wearing a suit and tie 
before him. Not that he would ever say anything, unlike some others, for 
instance Pandit Govind Ballabh Pant. When Pantji was Chief Minister, U.P. 
after independence he had been invited by the U.P. ICS-IAS Association to 
address their annual gathering. Pantji. his head and hand shaking owing to 
his ailment, looked around the room with all the officers in their best suits 
and colourful ties. and his first remark was : "Desh ke sore bandhan khul 
gaye, kintu aap logon ke gale ka bandhan nahin khul paya". (The country has 
been freed of all its bonds, but the bond around your necks still remains). 
Shastriji would never dream of making any such remark, but his love of 
utter simplicity spoke for itself. I still remember one particular occasion 
when I felt acutcly embarrassed. My wife. Aruna. who until that time had 
not given up her hopes of making a colourful personality out of so colourless 
a person as myself, thought that what I lacked in internal sparkle could be 
made up by external colouring. Amongst some clothes she had got prepared 
for me was a very bright blue dressing gown with some striking motif on it, 
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which may have resembled flowers or even stars. So eye-catching was it that 
I was careful ncver to wear it in Shastriji's presence. But once when on tour 
with him. I was woken up around midnight by the Minister's PA who said 
that the Minister was working in the next room and wanted me in connec-
tion with a certain file. I was wearing a pa!liama suit. and it would have 
taken too much time to get drcssed all ovcr again: so rather reluctantly I put 
on my bright blue dressing gown. flowers and all. and went into his room. 
He was looking towards the door. and at the sight of the apparition which 
entered. he gave a start as if something had struck him between the eyes. 
Yet. thereafter. he said not a word: but whenever he looked at me, a faint 
smile kept playing on his lips, and I could hardly have felt more embar-
rassed had I gone there in the nude. 

Another of his lovable characteristics was his courtesy and consid-
eration for othcrs. This is something that knew no bounds. and the greatest 
as well as the humblest fclt completely at home with him. One had only to 
meet him to succumb to his charm. 

I recall my own first meeting with him on 11 January 1959. when he 
was the Minister in charge of the then giant Ministry of Commerce and 
Industry. and I had come to take over as his Private Secretary. I hardly lmew 
him at all. because the only occasion I had come into contact with him was 
when I was District Magistrate. Etawah in U.P. in 1955-56. and he had 
come on a brief one-day unofficial visit as Railway Minister. I had just 
received him at the Railway Station in the morning and seen him ofT at 
night. And now, at the instance of the thcn Chief Sccrctary, U.P., Shri 
Govind Narain. I was coming to work in such close proximity to him. Shri 
Govind Narain as Home Sccrctary, U.P. had worked closely with Shastrijl 
when he was the Police Ministcr, and at the latter's request to send him an 
officer in whom he could have the utmost confidence, he (Shrt Govind Narain) 
overcame my reluctance and persuaded me to go. Shastriji was already one 
of the big names in the Congress and the Government, and I could not help 
feeling a little nervous and wondering how I should conduct myself, and how 
I should thank him for rcposing so much confidence in me, and so on. But 
the moment I entered his spacious room in Udyog Bhavan, the Minister rose 
from his seat, walked round the table and came up to me, and shook hands 
wannly. Before I could get in a word to thank him, he thanked me for having 
agreed to work with him. I was left dumb-founded at the transparent mod-
esty and innate courtesy of so big a man. 

That this was not a one-time show, but was something deeply inher-
ent in his character and personality, I saw for myself times without number 
during the seven years that I workcd with him. In all that period I can 
scarcely recall an abrupt or peremptory order from him like "Do this" or 
"Don't do that". It was generaHy in a question form, or a gentle hint upon 
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which you had to act. For instance, when going on tour he used to say 
something like: "I am going next week to Calcutta, would you like to come 
along ?" Now the relationship of the Minister and his Special Assistant is 
like the relationship of Mary and her little lamb : "Everywhere that Mary 
went the lamb was sure to go". So there was never any question of liking or 
disliking: it was just the Minister's gentle way of putting it. But lest there be 
any misunderstanding that this was an indication of softness on his part, I 
shall recount later how this gentle phrase was more in the nature of a 
commandment written on stone. 

Likewise, whenever he had to call me to his residence late at night or 
very early in the morning, the phraseology used to be something like this: 'If 
it is not too much trouble, could you come over at 6 a.m. ? or "If it 1s not 
inconvenient, could you stay on a litlie late and fmish the draft"? Most of 
the time the remark was in question form, and the burden of proof was 
entirely on you, to say that it was no trouble at all, or that there was no 
question of any inconvenience. Once, when 1 had worked on an important 
draft speech at his residence till about 2 a.m., I completed it and laid it on 
his table, and coming home I told my wife that the meeting in Vigyan 
Bhavan is only at 10 a.m. So please do not wake me before 9 a.m. But the 
next morning she shook me awake at 6 a.m. and when I protested, she 
whispered: "What am I to do? The Minister is sitting just outside in the 
verandah". This was one of those small D-II Meena Bagh flats where the 
bedroom door opened out into the small front verandah. I jumped out of bed 
and rushed out-albeit this time without my blue-flowered dressing gown-
to see the l\1inister sitting patiently in the verandah. On seeing me, he re-
marked: "I am sorry to disturb you again so early in the morning when you 
were sitting up till so late last night. But there are one or two important 
points that I wanted to clarify. Since it would have been too much trouble 
for you to come again so early, I have come over myself." What could one 
say to a man like that? 

When he was Home Minister he used to sit at his semi-circular table 
in South Block, where there was room at the table for only one chair-his 
own. I used to stand alongSide and help him with the files. Generally, this 
used to be quite late at night, after 10 p.m. or so. After sometime he used to 
say: "You also sit down". Where was I to squeeze in a chair for myself at that 
semi-circular table ? So 1 would say: "I have been sitting all day and am 
tired of sitting. 1 would like to stand for a while". He would resume his 
perusal of the files, and then suddenly he would push back his chair and 
say: "I am also tired of sitting. Let me also stand for a while". And so with 
both of us standing at the Home Minister's table, we would continue looking 
through the files. 
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This same extraordinary courtesy and consideration was displayed 
when we went on tour. On reaching the Raj Bhavan concerned I would go to 
his room to see whether everything was as he would like it. And then to my 
amazement I would find that he had gone to my room to have a look at it. 
He would tell the Raj Bhavan staff: "Please do not mistake him for a PA. He 
is a senior lAS Officer of U.P. Who has done me a favour by coming to work 
with me" (Mere yahan aakar mUjh par tnayat kl hal). The richness of the 
Urdu word can scarcely be matched in English. He used to keep telling his 
PAs: "I am a Minister and there are so many people to look after me. You 
should take eare of the SA. "voh bahut sankochi jeev hatn. mUjh se kuch bolte 
nahin par mahsoos bahut karte hain" (he Is a somewhat shy and reticent 
being who does not speak out but feels things deeply)-which Is perhaps 
correct. Thus even on these tours I would sometimes ask myself in bewilder-
ment whether I was supposed to look after him. or he was supposed to look 
after me. 

Another instance of his extreme consideration is that which he ex-
tended to my wife Aruna. In 1960 she and I had gone on a pilgrimage to : : 
Gangotri. which included several days of trekking on foot. and I had also 
managed to cover the difficult and at that time dangerous route to Gomukh. 
the real source of the Ganga, from where I had brought back a little of the 
sacred water. Shastriji had been camping at that time in Dehra Dun, which 
is my home. and had seen us off at the start of the trek. When we returned 
Aruna brought some of the holy Ganga water of Gangotri and Gomukh to 
Smt. Lalita Shastri. She also mentioned in Shastriji's presence that now her 
dearest wish was to offer some of these sacred waters from the high Hima-
layas at the shrin~ of Rameswaram washed by the southern seas. Shastriji 
remarked that when she had already covered the difficult part where no 
road or proper communication facilities existed, going to Rameswaram. which 
was well connected by rail and road, should be a much simpler matter. But 
in view of the extreme distance involved, Aruna did not cherish much hope 
of being able to fulfil her ambition early. Imagine her surprise and joy. when 
a few months later Shastriji sent word to her that he was flying to Madura! 
to attend the Southern Zonal Council Meeting at Kanya Kumari. and she 
should come along with him in the special plane to Madurai. from where he 
would arrange for her onward journey to Rameswaram. Hers had been a 
chance remark about offering the water of these Himalayan shrines in the 
great temple of the far South. but Shastriji had kept it in mind and at the 
first opportunity. he took the initiative in helping her to bring her dream to 
fruition. 

One of the qualities Shastriji will always be remembered for was his 
humility. He was in every sense of the word an apostle of humility. and he 
remained so till the end even as Prime Minister. There is a great sweetness 
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as well as strength in humility, and Shastriji"s humility was one of the 
sources of his strength. He used to say that from childhood he was attracted 
by one of the verses of Guru Nanak Dev: "Nanak, nanhe hi raho, Jalse nanhl 
doob, Aur rukh sookh Jayenge. doob khoob ki khoob" (Nanak, be small like 
the little blade of grass: When the other trees wither and die, the grass will 
continue to remain green). 

I could cite innumerable instances of his humility. but perhaps just 
one or two will suffice. Once as Home Minister he was in Calcutta and had 
to catch the flight back to Delhi. It was the evening rush hour, and there 
was little hope of his completing the long drive to Dum Dum Airport in time 
to catch the plane to Delhi. The Commissioner of Police said that he would 
send a pilot car with a siren ahead. so that the Minister could have a clear 
road. But Shastrijiimmediatcly and firmly declined. When some one expos-
tulated, Shastriji said that the Police car would go ahead making a loud 
noise with the siren. and everyone would think that some big man was 
driving down. and then they would fecl let down to see what "thing" had 
come along-Kya cheez cha1i aiyee hal. 

On another occasion. as Prime Minister, he was to visit one of the 
States. but at the last minute he found it difficult to get away. So he rang up 
the Chief Minister and begged of him to excuse him (PM). But the Chief 
Minister was naturally cut up, and he pleaded with Shastriji: "Please do not 
disappoint us. I have made really first-class arrangements for your visit". To 
which Shastriji's instinctive response on the spur of the moment was: "Why 
do you make first-class arrangements for a third-class person?" 

Perhaps the most touching tribute of all to his humility was by the 
guard at the gate when his dead body lay in State at 10 Janpatb on that 
cruel night of 11 January 1966. Thousands of people were filing past in 
silent and tearful tribute, and the guards at the gate had been instructed to 
see that everyone came in line in single file. But it was observed that people 
were breaking the line and coming out of turn, and that was causing com-
motion and confusion. So I went along with the PM's security-in-charge, 
Shri G.C. Dutt, a Joint Director of the Intclligencc Bureau, to the gate, and 
the Security Chief pulled up the guard for allowing people to come out of 
tum and break the line. I still remember his reply: "Sir, what can I do? I 
keep begging them with folded hands not to break the line. but they keep 
saying, "Who are you to stop me? Don't you know, I am so and so', and 
insist on going in then and there. The only thing I know is that he whom 
they have all come to see, if he had come hcre I would have had no hesita-
tion in stopping him, and I know that he would have had no hesitation in 
listening to mc." That tribute from the guard at the gate while Shastriji's 
dead body lay in State was perhaps the most touching tribute of all. 
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Those of us who worked closely with him will always remember his 
forgiveness and magnanimity. There were times when we could not help-
playing truant. On tours with the Minister, one would accompany him in a 
car to a function. The moment he got out he would be garlanded and 
photographed, while we slunk out of the other door. On entering the hall 
there would be more clapping, more garlanding, more photographing. while 
the Minister was led to the seat of honour on the dais. But since the 
Minister was the last to arr1ve, by the time we entered with him. every single 
seat would be occupied, and there was no place to seat ourselves. And while 
we were circling round and round, trying desperately to find some place to 
park ourselves, we would see businessmen jump up when they saw some 
local officer such as the Deputy Chief Controller, Imports and Exports, and 
rush to oITer him their scats, at the same time shouting for paan and 
Cigarettes and cold drinks for the Deputy Chief Sahib. After sometime. all 
this used to get on our nerves, and when we felt we had enough we would 
just take a car and vanish from the scene and proceed on some outing. 
Later at night we would tip-toe to his room. If he was In good humour he 
would smile and ask whether we had been able to see everything (Aap log 
sab kuch dekh-dakh aye)-and then we lmew we were forgiven, and we 
would launch into enthusiastic descriptions of the places we had visited. 
and urge him to find some time to go there himself (which seldom was the 
case). But at other times when he was not in so good a mood, he would take 
a deep breath and say "Accha aap log ghoom-gham aye haln" (so you have 
been roaming about). Not a word more would he utter in reproach or re-
cr1mination, but we used to slink away with our tails between our legs. 

An outstanding example of his magnanimity relates to a per10d before 
I joined him. when he was Minister for Transport and Civil Aviation. The 
turbo-prop Viscount Aircraft. with prcssur1sed interior. had just been ac-
quired for Indian Airlines. and a special flight had been arranged over the 
Himalayan regions of Kumaon and Garhwal. Shastr1ji had invited the Prime 
Minister for the flight, and he was lOOking forward eagerly to having a few 
hours alone with the P.M. in a relaxed mood, as well as seeing the scenic 
beauty of the snow mountains and glaciers. 

On the evening before the flight, he asked his then Pr1vate Secretary. 
an lAS Officer of the D.P. Cadre, whether the flight would be from the Palam 
Airfield. But the Private Secretaty said that he had checked up, and the 
flight would take off from Safdarjang Airport. ShastriJi expressed surprise 
because he had bcen told that this aircraft needed a longer runway. but he 
said that it was just as well that it was taking off from SafdarJang. because 
it would save the time involved in the long drive to Palam. 

Early the next morning the Private Secretary had hardly got up when 
he received a phone call from the Minister's residence asking whether he 
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could come over. He was greatly shocked to learn that the Minister was still 
at home, and inquired whether he had not gone for the special flight with 
the P.M. The PA said that he had got ready and gone out but returned after 
sometime, and was now going through the files, in which connection he had 
asked for the PS. 

My predecessor rushed to Shastriji's residence in a puzzled state of 
mind, and asked him why he had not gone for the special flight, to which he 
had been looking forward so much. Shastriji replied that he had gone, but 
as advised yesterday, he had gone to Safdarjang Airport, only to learn that 
the flight was from Palam. At this stage if he had now to go all the way to 
Palam, he would be quite late in reaching, and this would have annoyed the 
Prime Minister, who was a stickler for punctuality. As Shastriji jokingly put 
it: "He would have told me in front of everybody; 'Lal Bahadur, you are still 
living in the 16th century'. So rather than going back to the 16th century, I 
decided to come back home, after sending a telephone message to Palam 
expressing regrets and pleading to be excused on the ground of feeling 
unwell". 

Knowing how much Shastriji had looked forward to this flight over 
the snow mountains and the opportunity of being alone with the PM, my 
predecessor was filled with shame and remorse at his careless mistake, and 
told the Minister that he did not Imow how to even ask for forgiveness. To 
which the Minister replicd that the flight would have taken up several hours, 
whereas now he had the whole of the early morning to get through his meso 
So he said: "Let us not waste any more time. You just sit down and let us 
get on with our work". A more supreme example of magnanimity it is diffi-
cult to imagine. 

One of his most notable characteristics was his shining integrity, 
which shines out all the more in the murkiness and gloom of the venality of 
present-day politics. Although Shastriji was so close to Jawaharlaljl, who 
did so much to build him up, yet in spirit he was much closer to Gandhiji, 
whom he revered. Like GandhiJi his personal life was characterised by as-
eetism and austerity, with a supreme disdain for worldly pleasures and the 
riches that money could bring. 

He himself never handled money. At home his wife took care of all the 
reqUirements, and on tour his PAs used to do the tipping in Raj Bhavans 
etc., and handle any matters where money was required. Perhaps if Shastriji 
had been shown a ten rupee note and a five rupce note from a distance, he 
would not have been able to tell which was which. 

It is surcly a matter for inspiration and pride that one who held the 
supreme post of Prime Minister of India, when he passed away he had no 
house of his own, not an inch of land to his name, and he left behind only 
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instalments of a Government loan taken for purchase of a car. As one of his 
sons has aptly remarked. "Our father did not leave any wealth or posses-
sions. only his name and fame. Why then should we not benefit from the 
same?" This austerity of renunciation. it is this which has inspired Indians 
throughout the ages. where saints and sages have always taken a higher 
place than kings and conquerors. ShastriJi in his own life lived up to the 
high ideal of his favourite Bhajan of Sant Kabir: Das Kablr Jatan se odhl. 
Jyon ki tyon dhar deeni chadariya. 

Shastriji's veneration for GandhiJi has already been brought out in 
the letter to me in London rcprodueed earlier. GandhiJi himself used to re-
mark that while Jawaharlal was the uncrowned king of India. nothing would 
give him greater happiness than if a Kisan were to hold the top-most post in 
India. Shastriji was not a kisan. but he belonged to the same strata of 
socicty. and had known appalling poverty in his early life. One likes to think 
that in his ascendancy to the Prime Ministership. GandhiJi's dearest wish 
had come true, and that the Mahatma's spirit in heaven must have rejoiced. 

There are some coincidental resemblances also. Both GandhiJl and 
Shastriji shared a common birthday-the 2nd of October. Both passed away 
in the same month-January. And while Shastriji did not share the 
Mahatma's martyrdom. there was the same abrupt. shocking and heart-
breaking end. Gandhiji had lived a full life. His last months were filled with 
disillusionment. but the country very much needed his guidance and sooth-
ing touch in the turbulent infancy of independence. ShastriJi passed away at 
the height of his power and glory, when his countrymen and the world were 
looking forward to so much more from him. In the case of both GandhiJl and 
Shastriji had the cruel hand of death not snatched them away when it did. 
the histury of this country might have been vcry differcnt. 
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AS A PARLIAMENTARIAN 

C.P. Srivastava 

One of the principal objectives of Lal Bahadur Shastri was to en-
hance and ensure "institutional" control of power for the governance of 
India. For the achievement of this objective, he displayed enormous respect 
for the great institutions of the Republic of India, namely the President; the 
Parliament; the Cabinet; the Judiciary; the Civil Service; and the Press. By 
far the most important of these institutions was the Parliament which as 
Shastriji said on numerous occasions, was thc embodiment of the sovereign 
will of the people of India. The Lok Sabha, elccted directly by the people on 
the basis of adult franchise and sccrct ballot, was the guarantor of "govern-
ment of the people, by the peoplc, for the pcoplc". 

During his tenure of office, Shastriji gave unremitting attention to 
his responSibility to the Parliament and made frequent, detailed and 
completcly truthful rcports on all important matters aITcctlng the country's 
internal administration or foreign rclations. He also used the august 
forum of the Parliamcnt, through his statcmcnts, 'supplemented by his 
broadcasts to the nation, to promote and inspire : i) unity among all 
people, ti) resurgence of national pridc, iii) loyalty to the Motherland as the 
ultimate loyalty, iv) integrity and truth in all aspects of national activities, 
and v) national conscnsus on issucs of fundamcntal importance. He was 
well aware that thc csscnce of parliamentary democracy was "pluralism" 
-the existence of political parties, each with its own policics and program-
mes. At the Gencral Elcctions, thc people decided from time to time which 
political party should govern the country by clecting a majority of members 
from that party. But the people elected members of other partics also 
who became the Opposition and also Independents who had the right 
to determine their vieWs on specific issues according to their individual 
judgement. 
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Shastriji's continuous endeavour was to win the confidence of all 
members of Parliament by his personal approach of respect, humility 
and decency, and by the integrity of his administration. To him, the 
Congress Parliamentary Party was of primary importance because It was 
the Congress Party that had elected him as the leader of the party and the 
Prime Minister. But ShastriJi every member of Parliament. regardless of his 
party affiliation or political views, was entitled to great respect as a 
representative of the people. ShastriJi, therefore, gave his undivided 
attention to every member of Parliament whenever he met him or listened 
to him in Parliament or outside. Furthermore. ShastriJi made a determined 
effort to maintain close contact with the Executive of the Congress Parlia-
mentary Party as well as with leaders in the Opposition. He kept all of them 
well informed. For this purpose, he used to convene frequent meetings 
of the Executive of the Congress Parliamentary Party. And he used to 
meet the leaders of the Opposition also with the same frequency. At these 
meetings, he was disarmingly straight-forward in placing all the facts as 
they were, before the members of Parliament. He would then explain his 
policy views and decisions on the basis of those facts. The members of 
Parliament found this an exhilarating experience. They felt as if they were 
all participating in the national decision-making process. 

It was not as if all members of Parliament agreed with 
Shastriji's views as Prime Minister. The Opposition played and was en-
titled to play the role of the "watchman" and the critic of Government. 
Strong criticisms were voiced on various issues from time to time and 
several no-confidence motions were moved to censure the Government. 
But at the same time all members of the Parliament were also fully 
convinced that power to govern the country was safe in ShastriJI's hands 
and that it would never be abused, that the highest principles of 
integrity would be observed and that decisions would be made solely on the 
basis of national interest and not for the purpose of maintaining himself in 

• power. Further, the members of Parliament were well aware that Shastrijl 
who had made "integrity", "aparigraha", "asangraha", and "nishkama karma" 
as the comer-stones of his way of life, in office or out of office, was always 
ready to quit office to maintain his high standards and Ideals but never 
to make any compromise for personal gain. Deep inSide. every member 
of Parliament had great admiration and respect for this moral Colossus 
who had disproved Lord Acton's famous dictum: "Power tends to corrupt 
and absolute power corrupts absolutely'. Unfortunately Lord Acton was 
generally so true but fortunately ShastriJi was an acknowledged and re-
nowncd exception. He wielded eno:mous power first as a Cabinet 
Minister for numerous portfolios-Railways, Transport. Communications, 
Commerce. Industry and Home Affairs and later as Prime Mln1ster. But 
he was above all tern ptaUon. 

298 



Regarding the day-to-day functioning of the Parliament, he had one 
great ambition. He wanted the proceedings to be conducted in accordance 
with the highest principles and practices of parliamentary democracy. 
He wanted decorum and orderliness. He was against the practice of using 
"shouting brigades" to disturb other speakers. As far as he was concerned, 
he always listened with patience to every speaker in the House, made his 
own notes, never interrupted any speaker and when he eventually spoke 
to intervene in the debate, he tried to cover all important points raised in 
the debate. But I recall several occasions when he was interrupted by 
some members of the Opposition. He would, on such occasions, yield 
place but WOUld. on resuming. urge members to listen patiently to every' 
point of view because that was the essence of democracy. Once or twice, 
he expressed his angUish over noisy scenes saying that if these practices 
were continued. parliamentary democracy would itself be in danger. 

As time passed. the scene in the Parliament began to change. 
During the days of the Indo-Pak War of 1965. it was a matter of great 
pride for me to watch the proceedings from my scat in the official gallery'. 
It was enormously c!evating to hear the statements of the Shastriji 
followed by interventions by Honourable members from every' section of 
the House. speaking with one voice in support of the ShastriJi"s poliCies. 

As Prime Minister Shastriji made many policy statements in the 
Parliament-both in the Lok Sabha and in the RaJya Sabha. As is well 
known. he was extremely careful about his words, written or spoken. He 
gave a great deal of his time and attention to the preparation of his 
statements in the Parliament and to his broadcasts to the nation. He 
would not approve of any draft unless and until he was fully satisfied. He 
insisted on the use of clear, direct and simple language. All his state-
ments came from his heart and mind. They were based on truth. Except 
in regard to military mattcrs or in respect of very' sensitive questions 
when secrecy was essential in national interest, Shastriji stated all 
relevant facts in a straight-forward manner. 

During the days of the war and thereafter, ShastriJi used the 
august forum of the Parliament to inspire the Armed Forces of the country' 
by paying them richly merited tributes for their valour and heroism. The 
Armed Forces reCiprocated by displaying exceptional courage in battIe 
and by expressing deep personal admiration for him. 

The following excerpts from Shastriji's statements made in the 
Parliament as Prime Minister and his broadcasts to the nation during the 
days of the Indo-Pak conflict which began in April 1965 and ended in 
September 1965. would demonstrate how well he was able to weld the 
people of India into one united nation, how superbly and to the amazement 
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of the world, he was able, by the force of his moral example and 
leadership, to promote and maintain communal harmony and how 
successfully he was able to guide the heightencd emotions of the people 
into unprecedcnted national pride, creating a new and awakened India. 

In his speech in the Lok Sabha on 28 April 1965. Prime Minister 
Shastri had said : 

If Pakistan continues to discard reason and persists in its 
aggressive activities, our Army will dcfend the country and it will decide its 
own strategy and the employment of its man-power and equipment in a 
manner which it dcems best... we are ready to respond to these appeals. 
(Appeals from friendly countries for peace). But, at the same time, I must tell 
the House that we have also to be ready for the alternative ... I know that at 
this hour every Indian is asking himself only one question; what can I do 
for my country and how can 1 participate in the nation's endeavour to 
defend our freedom and territorial integrity? To all Indians, to all our 
people, I want to address this appeal: wherever you are and whatever your 
vocation. you should work with true dcdication, bring out the best in you 
and serve the country selflessly. The supreme need of the hour is national 
unity-unity not of the word but of the heart. All Indians, of whatever 
faith or profession. have to stand solidly together and prepare themselves 
for hardships and sacrifices. Let us give no quarter to any ideas that tend 
to divide us. Let us work together with a new sense of national discipline 
and with an Inspired feeling of dedication to the cause of the country's 
freedom and integrity. And I would close by asking this House to give its 
whole-hearted and mighty support to the Government at this momentous 
hour. 

2. Broadcast to the Nation on 13 August 1965 

Addressing the nation about the "disguised" invasion launched by 
Pakistan in Kashmir, by sending a large number of armed infiltrators. 
Shastriji said : 

The more important question before us is not that of the infiltrators 
and their activities, because we are quite clear about what to do with them. 
The real question is that of our relations with Pakistan ... If Pakistan has any 
ideas of annexing any part of our territories by force, she should think 
afresh. I want to state catcgorically that force will be met with force and 
aggression against us will never be allowed to succeed ... when freedom is 
threatened and territorial integrity is endangered, there is only one duty-
the duty to meet the challenge with all our might. We must all fully realise 
that the country faccs its severest trial today. At this hour. across our vast 
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borders are massed forces which threaten our continuance as a free and 
independent country. We have all to stand together firmly and unitedly to 
make any sacrifice that may be necessary. In normal times, we may well 
have our individual loyalties-loyalties to poliCies and programmes about 
which there can be genuine diITerenees of opinion amongst diIIerent sections 
and peoples. That is an essential part of our democratic set-up. But when 
our very freedom and sovereignty are threatened, all these loyalties have to 
be subordinated to that ultimate loyalty-loyalty to the Motherland. I appeal 
to all my countrymen to ensure that our unity is strengthened and our 
internal peace and harmony are not disturbed in any manner. Anyone who 
acts to the contrary will be acting against the interests of the country. I 
want to make it lmown that we shall allow no quarter to anyone who 
indulges in anti-national activities. 

3. Speech in the Lok Sabha on 16 August 1965 

In his speech relating to the infiltration in Kashmir, Shastriji said: 

The situation in Kashmir is completely under control. The raiders are 
being tracked down even with the help of the local polulatlon. It may take a 
little time to apprehend all the raiders but the operations are proceeding 
satisfactorily. The Government and the people of Kashmir are prepared to 
face the challenge and I would like to pay my tributes to the courage of the 
people and the boldness and determination shown by the Government of 
Jammu and Kashmir under the distinguished leadership of G.M. Sadiq 
Sahib. Hard days lie ahead. but we have to face the future with bold resolu-
tion. The price of freedom is not paid once but continuously. We have to be 
prepared as a coun try to pay that price. 

4. Broadcast to the Nation on 3 September 1965 

Addressing the nation after the Pakistan attack in the Chharnb launched 
on 1 September 1965, Shastriji said: 

What is the duty and responSibility of our citizens in this hour of 
serious crisis? Your foremost duty at the present moment is to do everything 
possible to ensure that peace is not disturbed and that communal hannony 
is maintained. There are no Hindus, no Muslims. no Christians. no Sikhs. 
but only Indians. I am confident that the people of this country who have 
given proof of their patriotism and common sense on so many occasions in 
the past. will stand united as one man to defend their country. 

5. Statement in Parliament on 17 September 1965 

Speaking about the Chinese ultimatum of war, Shastriji said: 

I know that the Hou:se would feel concerned about the intentions of 
the Chinese Government. We do hope that China would not take advantage 
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of the present situation and attack India. The House may rest assured that 
we are fully vigilant and that if we are attacked, we shall fight for our 
freedom with grim determination. The might of China will not deter us from 
defending our territorial integrity. 

6. Statement in Parliament on 22 September 1965 

Speaking about the UN Security Council Resolution demanding cease-
frre, Shastriji observed: 

There will now be cessation of hostilities. Peace is good. However, 
there is still a threat from the Foreign Minister of Pakistan which he held 
out today while speaking in the Security Council. We have, therefore, to be 
very watchful and vigilant. 

The nation has recently been going through its greatest trial. The 
times have been difficult but they have served a great purpose. The whole 
world knows now that the people of India-Hindus, Muslims. SHms. Chris-
tians. Parsecs and others-constltute a united nation with a determined 
common will and purpose. On the battie-front, the supreme sacrifice has 
been made by members of all communities who have shown that they are 
Indians first and Indians last. 

These are times of the greatest trial for the nation but the people all 
over the country are now in that mood which alone ensures the preservation 
of the country"s freedom. We may have to face many ups and downs, but I 
know the people have stecled themselves into a resolve to meet even this 
bigger challenge. 

7. Shastriji's Tributes to the Armed Forces: 
Statements in Parliament 

(i) In his statement on 16 Septembcr 1965, ShastriJi said: 

I want also to express once again the gratitude of the nation to the 
valiant armed forces who have alrcady demonstrated that they ?re capable 
not only of defending our frontiers but also of delivering crushing blows to 
the invader. Their deeds of heroism will make a glorious chapter in the 
annals of India. The Parliament and the whole country is proud of them. 

(1i) In his statement on 22 September 1965, Shastrijl reiterated the 
same feelings : . 

To our armed forces, I would like to pay on behalf of this Parliament 
and the entire country our warmest tributes. By their valour and heroism, 
they have given a new confidence to the people of India. Those who have lost 
their beloved on the battle front have made a contribution to the preserva-
tion of our independence which will never be forgotten by a grateful nation. 
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Their sorrow and their pride are shared by the whole country. 

On both occasions, the Parliament gave complete support to these 
sentiments of Prime Minister Shastri. 

Although more than a quarter of a century has elapsed since those 
heroic days, I have still vivid mcmory of some incidents which had caused 
some anguish to Shastriji as Prime Minister. I refcr to two such incidents. 

In September 1964, during the debate in the Lok Sabha on a motion 
of no-confidence, Professor Hiren Mukerji of the Communist Party of India 
had charged Prime Minister Shastri with deviation from Pandit Jawaharlal 
Nehru's policies. ShastriJI gave the following strong, bold and uninhibited re-
joinder In his statement in Parliament on 18 September 1964. 

Now I would like to refer to what Profcssor Hiren Mukerjl said the 
other day. He suggested that I had deviated from Pandlt Nehru's policies. If 
he will permit me to say so, it should not be difficult for a Professor to know 
the correct position. But since he happens to be a Communist, it is difficult 
for him to think outside the framework of the Communist idea. May I tell 
him that In a democracy, there is nothing like deviation or deviationlst. It 
does not find a placc in the dictionary of a dcmocaracy. In a democracy 
there is every opportunity for re-thinking and frccdom for the formulation of 
new schemes and poliCies. 

I said on the very first day of my election, and on more than one 
occasion later, that the Govcrnment of India will continue to follow the 
policy of Nehruji in international matters and democratic socialism will con-
tinue to be our objective in our domestic policy. May I also remind him of 
what happened during our frcedom struggle days? I know it personally for 
the last 40 or 42 ycars. What happencd when Mahatma Gandhi took over 
the leadership? There was a complete overhaul, complete change in philoso-
phy, policy, technique and programmcs. Mahatma Gandhi completely devi-
ated from Lokamanya Tilak, Aurobindo Ghose and Lala Lajpat Rai. Will you 
condemn Gandhiji for this? I hope Professor Mukerji will be good enough at 
least to excuse Gandhiji if not me. 

And what happened in the case of Shri Jawaharlal Nehru himself. In 
a way, Gandhijl was his prcceptor, the guru in a sense. But did he entirely 
agree with Gandhlji? And yet could you find a more loyal and devoted 
person to Gandhlji than Jawaharlal? I say, he loved Gandhiji Immensely and 
he gave his fullest loyalty to Gandhiji; yet he had his own way of thinking, 
independent way of thinking. When he joined the Government, it was not 
possible for him to put into eITeet each and cvery idea of Gandhiji. Why 
restrict ourselves to India? When the first Communist Gcvemment' was 
formed. Lenin tricd to put into cffect fully all U1e poliCies enunciated by Marx 
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in Das Kapital. Lenin found after some time that it was impossible to work 
some of them. So he announced a new economic policy (NEP) and it was put 
into effect. It was a departure from what Marx had actually said in his book. 

Now Lenin goes anc;i Stalin comes. What docs he do? I need not tell 
the House--everyone of you is aware-as to what Stalin did. In fact, he was 
totally different from Lenin. I consider Lenin to be one of the greatest revolu-
tionaries of ilie world. But if I might say-I hope, I would be excused-I 
consider Stalin not to be a revolutionary at all. Whether one agrees with it or 
not is a diITerent matter, but Stalin used the Government machine for 
continuing his reign ovcr the Sovict land till he lived. For him it was just a 
struggle for power throughout his life. 

Now let us considcr the policy Premier Khrushchev is pursuing. He 
has censured Stalin-and his poliCies also-in the strongest terms possible. 
The basic ideology is wholly acceptable to Premier Khrushchev-in fact he is 
the greatest exponent of this theory in the modern times-but he has flatly 
refused to tread the beaten track and he has adopted a new programme and 
technique. I consider Premier Khrushchev to be one of the most distin-
guished leaders of the world. because he refuses to walk on the beaten 
track. In the political field situations change. men change, conditions change, 
environments change and the real leader must respond to the changing 
condition. 

We do not want to draft in the name of Pandit Jawaharlalji for cover-
ing our lapses and inefficiencies. We cannot forget our great leader Pandit 
Jawaharlalji-our Prime Minister. our hero with whom we worked for 40 
years. for about half a century. 

But I would like to say that it is clear that we have followed a well-set 
course for a number of years in international matters. We believe in non-
alignment and in the pursuit of peaceful methods for the settlement of 
international disputes. We are equally clear that colonies should not exist 
and that racialism should be resisted. Coexistence is a wholesome and 
absolutely sound policy which was initiated and strengthened by our late 
Prime Minister Pandit Jawaharlalji. We who1c-heartedly endorse it and it Is a 
great achievement of the policy of coexistence that in certain matters the 
biggest powers are coming closer to each othcr. Any threat or danger of war 
would be ruinous for the world, specially for countries like India who are 
engaged in fighting an exceedingly difficult problem-that of poverty and un-
employment. 

I must say that I do not fancy the idea of keeping in complete isola-
tion anq not talking or discussing with others. We have always tolerated 
difference of opinion and I feel pained when I see an exhibition occasionally 
of in tolerance .. 
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I would like to recall what the late President Kennedy said in his 
inaugural address: 

'let us never ncgotiate out of fear. 

but let us never fear to negotiate'. 

I think that is the best principle which should be accepted by us in 
this country. 

I would like to conclude by affirming our faith in democracy and 
socialism. To my mind. socialism in India must mean a better deal for the 
great mass of our people who are engaged in agriculture. the large number 
of workers who are engaged in the various factories and the middle classes 
who have suffered much during the period of rising prices. These are what I 
call the common men of my country. As the head of the Government. it 
would be my continuous endeavour to see that these objectives are realised 
and that a social and economic order is established in which the welfare of 
our people is assured. 

This was a robust and honest statement in which Shastriji made it 
clear that he did not feel bound only to walk on the beaten track and that if 
the wclfare of the common pcople requircd a new course of action. he would 
not hcstitatc to do what was needed. As he said. socialism in India must 
mean a bettcr deal for the common man. Who could argue with that? 

Shastriji recognised that the members in the Opposition had every 
right to criticise the policies of Government on the floor of the House. He 
was of the view. however, that members of the Congress Party in this Parlia-
ment should in the first instance raise questions or voice their criticisms in 
the meetings of the Congress Parliamentary Party. If they felt strongly about 
some mattcr, they could initially talk with the Minister concerned or with 
the Prime Minister himself. And the criticism of Government by Congress 
Party on the floor of the House should be the last resort. I recall that on 24 
March 1965, a Congress Party member of Parliament. Smt. Vijayalakshmi 
Pandit launched an attack on the Government, describing it as a 'prisoner of 
indecision'. This attaek in very "quotable" words was clearly aimed at Shas-
triji personally. Shastriji was in his scat in the House and I was looking 
alternately at him and at Smt. Pandit from my allotted place in the offiCial 
gallery. Smt. Pandit was speaking with obvious relish and the Opposition in 
particular was greatly delighted that a senior Congress Party member was 
attacking on the floor of the House the Prime Minister who was a member of 
her own Party. Quile clearly, Smt. Pandit had expected the new Prime Minis-
ter to resolve the long-standing problems of India such as food shortage. 
language, foreign currency shortage. shortfall in plan implementation. 
Kashmir. China, etc .. by bold and quick action and was very disappointed 
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that Prime Minister had not done so. On his part, Prime Minister Shastri, 
who had assumed office only a few months earlier, was grappling with these 
intractable issues with his usual caution, wisdom and patience. There were 
no quick solutions. Smt. Pandit had a diITerent point of view and had made 
it known by using a carefully coined phrase. 

Prime Minister Shastri sat through the speech without the expression 
of even the sligntest annoyance or disapproval. After Smt. Pandlt had fin-
ished her spcech. Shastriji went back to his office room in the Parliament 
House. Smt. Pandit followed him and went into the Prime MInister's office. 
After a few minutes, she came out and went away. I then entered the Prime 
Minister's office and saw him looking at some files. I did not wish to distract 
him and. thcrefore. I sat down in a chair quietly without asking any ques-
tion. But Shastriji hadalrcady guessed what was going through my mind. 
He said: "She came to ask whether she had said anything which she should 
not have. I told her that was a mattcr for her judgement. Aap ne)o theek 
samjha woh kaha. " (You said what you thought was right). 

Shastriji had taken the incident with his usual equanimity. 

I must mention that after the Indo-Pak war, when Shastriji had be-
come a national hero, Sm t. Pandit had graciously changed her opinion and 
had started talking kindly about him. 

Prime Minister Shastri's statement on 16 September 1965 probably 
marked his finest hour in Parliament. In the course of his statement he said: 

"As the Hon'ble members would sec. we have made eveJY eITort to 
extend all cooperation to the United Nations in its eITorts to restore peace, 
and accepted the Secretary-Gcncral's proposal for an immediate cease-frre. 
Pakistan. on the other hand. has givcn no such acceptance. In fact the 
indications arc that she is intent upon continuing the fight, unless her own 
plan involving withdrawal of the armed forces of India and Pakistan from the 
entire State of Jammu and Kashmir. the induction of the United Nations 
Force and a plebiscite within three months thereafter. is agreed to. Let me 
state on the floor of this House that not one of these conditions is accept-
able to India. It is obvious now that Pakistan launched an aggression on 
India on 5 August. 1965. with a view to attempting to revive the settled issue 
of the State of Jammu and Kashmir. She wants to force a decision by naked 
aggreSSion. This we cannot possibly allow. We have no alternative. therefore. 
but to earty on our struggle. We fully realise that the present anned conflict 
between India and Pakistan will cause untold hardships and that they would 
now allow an aggressor to endanger our freedom or to annex our territories. 

"I have seen some press reports of President Ayub Khan's press con-
ference of yesterday. Among other things. he is reported to have observed 
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that good sense required that India and Pakistan live together in peace. If 
this is a new and sincere thought, I would greaUy welcome it, however 
belated it might be. But if past experience is any guide, these remarks would 
appear to be part of a propaganda to beguile the world. Previously also, 
President Ayub had talked of the virtucs of peace and had followed it up 
by unprovoked aggression against India in Kutch and, subsequently, in 
Kashmir. President Ayub has, I trust. now seen the results of Pakistan's 
policy of hate and hostility against India. 

"As the circumstances exist today, the nation has to be continuously 
alert and be ready for any sacrifice to preserve our freedom and integrity. I 
am greatly beholden to Parliament, to all the political parties and indeed to 
the entire nation for their united stand against the aggressor ... I am conifi-
dent that we will continue to meet this ehallenge with the same determina-
tion and courage." 

After this statement, a large number of honourable members of Par-
liament from all sections of the House spoke in full support of the Prime 
Minister. There was not one word of criticism. not one word of dissent. For 
me, it was one of the most memorable experiences of my life to listen to this 
inspiring debate. For Prime Minister Lal Bahadur Shastri, for the Parliament 
and for all the people of India, that was truly a moment of glory. 

While during the first year of office of Prime Minister. Shastriji faced 
many ups and downs in the parliamentary dcbates, eventually he became 
the beloved of the House. That was the mcasure of his achievement as a 
parliamentarian. 

For India's parliamentary democracy, this was a moment of triumph. 
From amongst the common pcople of India, from a family of modest means. 
a new national leadcr had emerged solely on the strength of his integrity. 
moral force and selfless service to the country for over a period of 40 years 
as a village level worker, as a member of the Servants of People Soelety. as a 
Congress Party leader at the city, district, provincial and national level in 
succession, as a Cabinet Minister and now as the Prime Minister of the 
country. Here he was holding aloft the banner of India, filling every Indian. 
rich and poor, young and old, with fcelings of immense pride and patriotism, 
reminscent of the days of frecdom struggle. If only he had lived a few more 
years, his noble vision of Indian democraey crcating a new society for the 
benefit of the eommon people of India_the farmers, the workers. the middle 
classes and others, indecd for all the people of India, might well have been 
realised. His life will always continue to be a source of inspiration to the 
coming generation. 
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MY SALUTATION TO SHASTRIJI 

V.S. Venkataraman 

The period of eighteen months in the governance of the country un-
der the stewardship of Shri Lal Bahadur Shastri would go down in the 
annals of history as something unique. It was by no mean an easy task for 
Shastriji to have assumed office as Prime Minister, after Pandit Jawaharlal 
Nehru. architect of modern India. who bestrode the body politic of the 
country like a colossus. But, very quickly. Shastriji established his rapport 
\vith people at large through his simplicity, honesty and. above all, transpar-
ent himility. It was for the first time that a person belonging to a middle 
elass family rose to the high office-Prime Minister of the country. Shastriji. 
holding the reins in his hands, kindled high hopes and aspirations in the 
hearts of men and women. as a man of the masses. 

Shastriji \vas a man of great conviction, will-power and determina-
tion. Once he made up his mind. he stood like a rock and nobody could 
change the path he charted. Many of his critics, however small in number 
they were. felt Shastriji was rather indecisive. His decision to resign as the 
Railway Minister in 1956 cannot be called 'indecisive'. On the contrary. 
when it came to personal sacrifice. he was always in a hurry. Yes. he was 
indecisive until he had had wide-ranging talks and discussions. But. when it 
came to the question of taking a decision as a leader. he was firm and 
assertive. Here was the man who fought the war with Pakistan as fiercely as 
he won peace. with many sceptics keeping their fmgers crossed. His han-
dling of situations that crcated political turmoil. be it in Kashmir. Kerala or 
Assam. carne for high praise. as much in the press as it was on public 
platforms. He acted on almost all occasions as a trouble-shooter for Pandit 
Nehru. whenever the latter faced trying political situations. Shastriji enjoyed 
Panditji's confidence to the envy of so many politieans. There was not a 
single day when Panditji cither did not call Shastriji for heart to heart talk 
or speak to him on phone for seeking his balanced and mature advice. 
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It was my proud privilege to have served this giant among men for 
more than a decade. During the entire period of service with him, I saw him 
at no time losing his cool or temper. Humility was a great hallmark of his 
personality. Everyone talks of Gandhiji, his principles, his way of life. But, 
here was a man who not only preached, but practised the Gandhian way of 
life. Never did he wear clothes other than Khadt, never did he sleep on a bed 
without a covcr made of Khadl. 

Shastriji was not a great orator nor the one who believed in rhetorics. 
He made his arguments and paints, which went straight to the heart first 
and mind later. One always read transparent sincerity in all his utterances. 
Another quality, which is so relevant for the period we are going through 
today, was his honesty and the importance he attached to integrity. One 
could corne out with instances galore to bring out his personality in all its 
multi-faceted colour; but one example would prove my point of this great 
leader's honesty of purpose. His eldest son Shri Hari Krishna Shastri was 
working in Ashok Leyland when Shas triji took over as Prime Minister. Lest 
his son be exploited by some elements for their own personal ends, he asked 
the Managing Director of the Company to post him away from New Delhi 
and he was posted in Madras. Many such events brought to the fore his 
steering character. He firmly believed in what late Shrt C. RaJagopalachari 
used to say, if health is lost, nothing is lost but if character is lost, every-
thing is lost. 

Shastriji took his political life as something sacred for doing good to 
the people at large and in this endavour, he never faltered. Everyday in the 
morning he kept at least two hours for the public to ventilate their griev-
ances. He never collected papers to put them in back-burners; but the 
petitions and representations received were handed over to senior officers 
who were specially called to be present, when he met the public. and asked 
them to give replies in the next couple of days. This gave immense satisfac-
tion to the public who could get their grievances redressed without too 
many hassles. I remember, on one occasion, ,a poor farmer carne all the way 
from a village near Delhi to represent to Shastriji his problem relating to his 
land. He was asked by the staff to take his seat along with others and wait 
for his turn. Though Shastriji was deeply engrossed in his talks at that time 
with one senior politician, he saw the poor farmer waiting to see him. After a 
while, he could not locate him as the farmer appeared to have slowly walked 
away losing his hopes in meeting Shastriji. The moment he found him not 
being there. Shastrlji came out of the house and walked towards the bus-
stand, to see the farmer waiting for a bus. After giving a patient hearing to 
him at the bus stop, Shastriji got into his car to rush to the Parliament 
Housc. This showed how his heart melted towards the poor and the lowly of 
the socicty. 
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I have seen ShastriJi burning the midnight 011 going through his Par· 
liament pad for answering questions or partlcipatlng in the debate. He used 
to make short notes and pOints and spoke extempore on many occasions in 
a lucid and simple language. Nobody could ever find any rancour or ill·will 
in his speechcs. He nevcr hit anyone below the belt. If he felt convinced of 
opposition"s point of view. he did not hestitate to concede. He had nothing. 
but respect for the opposition. 

There wcre many doubting Thomases about his capability to deliver 
the goods as Prime Minister. Though ShastriJI started at a slow pace. his 
stature grew over a period of time. and his stature came out in all its glory. 
when the war with Pakistan was on. The slogan he gave to the nation. "Jal 
Jawan Jai Kisan" is s till ringing in our cars and would continue to do so for 
all times to come. He came like a meteor in the sky and disappeared. as 
Almighty never allows those dearest to him to remain away for long. To him. 
I bow my head in great reverence. 
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IN MY HUMBLE VIEW 

H.R. Nanda 

Some are born great and, on some, greatness is thrust upon, but 
there are some who become great because of thcir talent, devotion, courage, 
hard work and capacity to struggle. Persons falling in the third catagolY 
become legendary figures in history and future generations derive inspira-
tion from them. 

Shri Lal Bahadur Shastri was one such legendary figure who though 
born in an ordinary family, occupied the highest office of the country and 
with his talent and administrative capacity impressed not only his own 
countrymen but also the world at large. 

It Is only the meritorious who achieve success. They have aspirations 
and possess an iron will for reaching dizzy heights. Shastriji was not only a 
very able man, but he possessed an iron will also. However, he was neither 
an over-ambitious man and nor did he aspire for any office at the cost of his 
colleagues' ambitions. It was always fame which followed him. 

It was in keeping with these qualities of character that he resigned as 
Railway Minister after a rail accident. This rail accident shook him so much 
that he considered himsclf responsible for the disaster and reSigned. But 
after a few months, he was again appOinted as a Minister. 

I came to know Shastriji in 1953 when he was Railway Minister and 
our acquaintance lasted till his death. During that period, I got the opportu-
nity to see him closely. I was fortunate enough to earn his confidence and 
he used to get his eonfidentiallctters typed by me. In December 1956, when 
he resigned as Railway Minister, I typed his resignation letter. 

Later on, in 1963 he was appOinted as Home Minister but he again 
resigned and this time under KamaraJ Plan. He had neither any craving for 
money nor any temptation for office. Throughout his life, he fought for 
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justice and sacrificed for truth. 

After a few months of his resignation, he was again inducted in the 
Cabinet and in 1964. he was appointcd as Prime Minister of the country. 
There were widespread celebrations all over the country. 

Shastriji used to say that there cannot be more valuable a thing in 
life than friendship and faith. He was very affectionate to his subordinates 
and never uscd to forget any of them. In 1957, Shastriji became the Trans-
port and Comm unieations Minister. One day when he was coming down 
from his room. he saw me in the staircase. He immediately asked me where I 
was working those days. I told him that I was working with an Under 
Secretary. Next day he got me posted with him, asking Dr. Nagendra Singh. 
the Joint Secretary in the Ministry to do the needful. 

The man who knows the agonies and sufferings of others, does not 
sit silent seeing others suffering. He also forgives others' wrongs and mis-
takes in a natural way. I remember an incident in this regard. During his 
tenure as the Minister for Transport and Communications, Indian Airlines 
had purchased a new aircraft-Viscount. Pandit Jawaharlal Nehru agreed to 
accompany Shastriji in the aircraft to fly over Kumaon and Garhwal region 
of the Himalayas. The flight was to take place from Palam Airport but Shas-
trijrs P.A. took him to Safdarjang Airport with the result that he had to 
return disappointed because of his reaching late at the airport. Moreover. he 
would have faced criticism from Panditji also. Shastriji could have taken dis-
ciplinary action against his P.A. but he pardoned him. This shows his great-
ness. 

There is one more similar example when he was Industry Minister. 
Shastriji was going to Allahabad in connection with an election programme. 
I was also accompanying him. Whenever he used to travel by train, it was in 
an ordinary coach number NR-5714. Vlhen the train left Delhi for Allahabad 
in the night, he forgot to bolt the door from inside and went to sleep. 

During the journey. someone boarded his compartment and remained 
there the whole night. He even searched ShastriJfs belongings. But Shastrijl 
never had money with him. In his suitcase, there used to be 2 to 4 pairs of 
ordinary khadl dhotts, kurtas, vests. jackets and caps. The man, with what-
ever intention he had come, \vhile alighting. asked Shastriji not to travel 
alone again; otherwise he might have to pay a heavy price. Shastrijl took 
this incident in his stride. If he wished. he could have taken strict action 
against this man but he did nothing as if he had pardoned him. 

The great philosopher Pandit Sarvapalli Radhakrishnan had once 
said that humanity has progressed in arts and architecture. philosophy and 
religion. science and engineering only because of the people who are not 

312 



slaves but masters of their circumstances. They mould the circumstances 
according to their needs. ShastriJi possessed this virtue in abundance. It 
was amply demonstrated when the holy relic of Hazrat Mohammad Saheb 
was stolen in Srinagar. The situation was quite explosive. The abominal 
propaganda of Pakistan was making the situation more poisonous. Shastrlji 
was entrusted with the job of solving the problem. He handled the situation 
deftly and with understanding and patience. The result was that within no 
time chaos, belligerence and disturbance turned into peace and tranquillity. 
This is another example of his being a statesman and an efficient politician. 
ShastrlJi accomplishcd even difficult and unpopular tasks In an exemplary 
way. 

The period being fIXed for switching over to Hindi as official language 
was nearing and this realisation had invited the wrath of the people all over 
the country. Thcre was a wave of resentment, opposition and anger. It 
looked as if he would have to face a lot of difficulties but nothing of that sort 
happencd. With his wisdom and understanding and by discussing the mat-
tcr individually with Opposition and members of Parliament, he got the 
Resolution passed by the Parliament. 

Simplicity and Shastriji seemed to be synonyms for each other. All 
his life he wore dhoti and kurta; in winter, of course, he used to wear Jacket 
and buttoned-up coat. ShastriJi had only one grcy-colour coat whose lining 
got torn at one or two places. Later on, he got one more coat stitched which 
he used to wear on special occasions. 

When he resigned as Home Minister under KamaraJ Plan, he was left 
with no source of income. He thcn started washing his own clothes and 
asked his wife to reduce expenses on vegctables, etc. His vest and kurta had 
also been worn out bu t he ncvcr purchased anything for himself as it was 
very difficult to manage such a large family. 

He did not have any car of his own. For urgent work, he used to 
borrow his younger son-in-law's car and fill up petrol in it before using it. 
During his foreign tours also he used to wear his ordinary dress and re-
mained simple. 

In Allahabad, he had a small rented house. Whenever he went to 
Allahabad in connection with his election petition, he used to stay in that 
house. There used to be no kitchenwares and cooking material in that house 
and, as such, 'he and the staff members used to take mathrls, laddus, 
kachauris etc., from a nearby shop for breakfast. He also made it a point to 
meet Rajrishi Purshottam Das Tandon without fail during his visits to 
Allahabad, though he had very little time at his disposal. 

" .. . ' .... 

313 

. : 



In 1957, when Shastriji was Transport Minister. he was to go to 
Bombay for an inauguration, and to deliver a speech in the morning. but the 
speech was not ready as from his busy schedule he could not find time to 
prepare his speech. Shastriji kept dictating us till 2.30 a.m. Shrt C.P. Srivas-
tava and myself remained awake the whole night, gave final touches to the 
speech~ typed it and handed over the same to Shastriji early in the morning 
and the function was held on time. 

We used to work with him in the aeroplanes, in the running trains 
and by remaining awake whole nights. He never bothered for taking rest. 
Work was his life. Less food and sleep and more work was his habit. In spite 
of two heart attacks, he did not leave this habit, though he was badly in 
need of rest. 

Shastriji was full of reverence towards teachers. He used to be very 
humble and courtcous to them. He considered his mother to be the greatest 
person on earth and he had the utmost respect and devotion for her mother. 

Once, after becoming the Prime Minister, he was going abroad. He 
had come quite far off from his house when suddenly he asked the car to be 
taken back. Everyone was surprised. Actually he had forgotten to bow before 
his mothcr and to get hcr blesSings before leaving. 

He was very courteous even when he had to reply to arrogance. lies 
and braggtngs. But his replies used to be so stinging that the person con-
cerned was not only shaken but felt their impact in full. 

He was also quick-witted. During the Indo-Pak war. Pakistan's Presi-
dent General Ayub Khan had boasted that their commanders would take 
their tea that evening at Red Fort in Delhi. But the war proved disastrous for 
Pakistan and our jawans went up to Lahore. Shastrijl, in a mammoth rally 
in Ramlila Maidan. told the gathering in his simple and natural style that 
when we did not bother about their telling us that Pakistan's commanders 
will take tea in Red Fort, why should tlley be worried if our jawans should 
stroll into Lahore? 

Shastriji used to say that blind support of the people makes a ruler 
despotic but in spite of immense affection and immeasurable support of the 
people, he remained unaITcctcd and unattachcd. 

Shastriji was a popular leader. efficient administrator, ~ affectionate 
friend, a self-respecting grcat man who always kept his struggle alive. Such 
persons are born onee in ccnturies. Shastriji has carved out a niche in 
history without any doubt, but his real place is in the hearts of the people 
which will remain for ever. This was abundantly visible when after his death 
in Tashkent his body was brought to Delhi. There was an ocean of people 
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who came to pay their tributes to their beloved leader. 

Lastly. I can say only this that people who become Institutions in 
themselves never die. He was and is a great man and will always remain a 
great man. His name will remain written In golden letters In history. 
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A. IN THE PARLIAMENT 

319 



1 
NATIONAL POLICY FRAMEWORK 

UPHOLDING MORAL VALUES IN POLITICS· 

Mr. Deputy Chainnan. the House I know. feel deeply shocked and 
concerned the grim tragedy which occurred on the 23rd morning on the 
Southern Railway near Ariyalur station. 

I wish now to give details of the accident whIch. If they are somewhat 
lengthy. I hope the House will not mind. 

The 603 Down Express which was Involved in this accident left Ma-
dras Egmore at 21.50 hours on 22-11-56 and arrived at Ariyalur station 84 
minutes late mainly due to having lost time on account of cautious running 
on the section. In the block section bctween Mathur and Senduri stations. 
she lost 29 minutes due to being piloted cautiously. After halting at Ariyalur 
for three minutes she left at 5.21 hours, that is to say. in the morning. 
Having crossed Bridge No. 252 safely. at 5-30 hours the engine and seven 
coaches behind it capsized and fell into a breach which had been caused by 
the erosion of the right approach bank behind the abutment. The coaches 
involved were 4 third class and 2 upper class coaches and one combined 
parcel. luggage and brake-van. The eighth bogie was derailed and the last 
four remained on the rails. 

It Is most painful to report that as a result of this accIdent the death 
roll amounts to 144 passengers. This includes 2 who subsequently died out 
of the 117 injured. who were taken to Trichinopoly and admitted in the Civil 
and Railway Hospitals there. Till this morning 33 injured persons have been 
discharged from the hospitals . 

• Making a statement regarding train Accident near Arlyalur and announcing his resig-
nation as Minister of Railways and Transport. owning moral responsibility. R.S. Deb .• 25 
November. 1956. cc 618-624. 
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Medical relief was rushed both from Trichinopoly and Villupuram by 
special medical relief trains which arrived at the site at 9-45 and 10-5 
hours, that is to say, in the morning. Meanwhile, six or seven local doctors 
from Ariyalur had also arrived at the scene and had already started render-
ing first aid to the injured. The medical relief train carrying the injured 
persons left the site for Trichinopoly at 10-30 hours but unfortunately this 
train had to be held up at Pullambadi station as the track further ahead was 
submerged under water and not considered safe for the passage of trains. 
The injured persons were therefore, removed to hospitals at Trichinopoly by 
road in ambulances and lorries. 

The dead bodies were removed to Dalmiapuram Cement Factory for 
identification and further disposal. So far 83 bodies have been identified and 
handed over to the relatives. 

Instructions have been issued by the Southern Railway to all Station 
Masters to afford full facilities to the relations of the dead and injured for 
travelling to the scene of accident and the hospitals. Arrangements have 
also been made for the conveyance of these relations from Trichinopoly by 
buses due to the interruption in the rail communication. 

The clearance of the dcbris at the site is in progress. Two or three 
dead bodies are still to be extricated. 

Bridge No. 252, which was constructed in 1928, is a plate girder 
bridge consisting of 8 spans of 62'-3". The foundations are on t\\1n screw 
cylinder piles. Previous to this accident, the highest flood level ever recorded 
was 9'_0" below the rail level. There is no record during the 28 years of its 
existence of any important repairs having been needed on this bridge or its 
approaches. Stone pitching had been provided round the abutments and the 
approach bank had also been pitched. The information gathered so far leads 
to the conclusion that a breach was formed adjacent to the Trichy side 
abutment into which the engine and the seven bogies plunged after the 
bridge had been safely crossed. ThIs breach must have taken place within a 
very short time as four trains passsed over this bridge after midnight, the 
last being the 605 Up passenger train at 3-09 hours that is 3 o'clock In the 
morning, without the engine erew noticing or reporting anything unusual. 

The entire bridge structure remains intact and safe except for a 
portion at the Trichy-end of the abutment which was damaged due to the 
accident. 

The question may arise as to whether the bridge and its approaches 
were being properly inspected. The reports received go to show that this was 
being done regularly. The details are that the Assistant Engineer had trollied 
over this section on 9th November, 1956 and the Permanent Way Inspector 
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was on the section as late as the 22nd November, 1956. Monsoon patrolling 
was in force in this section and according to the patrolman on duty, he 
passed over the bridge four times during the night, and when he last passed 
the site at about 4 a.m., according to him, the water was still one foot below 
the bottom of the girders. He thereupon continued with his patrolling duty. 
The river level seems to have risen rapidly thereafter. 

So far as safety measures against flooding, etc. in the Southern 
Railway are concerned, where the monsoon is now on, the General Manager 
Is reviewing the present arrangements and will ensure that irrespective of 
additional expenditure involved, every possible precaution is taken and that 
the number of stationary chowkidars to guard all vulnerable bridges and 
banks is increased and patrolling intensified by reducing patrol beats wher-
ever necessary. The Inspectors and Engineers are also being instructed to 
make intensive checks of the work of the patrols especially during night time 
to see that they understand their duties fully and clearly and act accord-
ingly. 

I shall not like to say anything regarding the cause of the accident as 
there is no point in making a surmise when we propose to institute a high 
level enqUiry immediately. As the House is aware, under the statutory provi-
sions an enqUiry has to be held by the Government Inspector of Railways, 
but we have decided that in this, besides this statutory enquiry, we should 
order a judicial enquiry. It has been decided to appoint Justice SM Himansu 
Kumar Bose of the Calcutta High Court to conduct this enqUiry. I have got 
into touch with the Wcst Bengal Government and I am thankful to them 
that they have taken the approval of the High Court and communicated 
their consent. He will be assisted by two technical assessors of whom one 
will be a non-railway engineer. I hope it would be possible to commence this 
enquiry from the 1st of December. 

As regards the steps that are to be taken to stop such happenings, 
the Railway Board is initiating a survey of the bridges on Indian Railways 
and of their catchment areas, and an examination of the history of floods 
that have passed through such bridges. It is also arranging for the examina-
tion of the adequacy of the procedure for the patrolling of track during 
monsoons and floods. 

As the House is aware, a Committee of three engineers has been set 
up to examine the bridges on the ex-Nizam State Railway. They have been 
asked to examine the design of bridges and the calculation of the waterways 
with special reference to the terrain or any changes that have taken place in 
recent years necessitating the provision of increased waterway. They have 
also been asked to examine the adequacy of protection of approach banks 
and irrigation works affecting the safety of the line and examine the rules 
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and regulations governing inspection of bridges and patrolling and track 
during monsoons and flood. Their conclusions In these respects w1ll assist 
the Railway Board in the overall investigations which it Is 1n1tlating. The 
accepted recommendations will have to be carried out as early as possible 
and the funds required will have to be arranged. 

Shri V. Ratnam Mudaliar, City Civil Court Judge, Madras, is being 
appointed Claims Commissioner for assessing the compensation claims and 
he will start his work very soon. 

The accident is very serious indeed and I am fully conscious of our 
great responsibility. 

The Enquiry to be held would apportion the responsibility and also 
suggest safeguards against accidents and we would anxiously await their 
recomm endations. 

If you will permit me to add, Sir, a few words more, I would like to 
inform the House that on the 23rd evening. the day this accident occurred. I 
met the Prime Minister and requested him to relieve me of my office and I 
fonnally tendered my resignation yesterday. If you do not mind Sir. I shall 
read it out: 

"My dear Panditji. 

I am sony I have to approach you again with this letter. 

I might mention that when the Mahbubnagar accident happened last 
time. the House will perhaps remember that I had gone to the site of the 
accident and the day I returned from Hyderabad to Delhi, I took the earliest 
opportunity to tender my resignation to the Prime MinIster. I handed It over 
to him but out of his generosity he did not accept It. Therefore. I have said : 

"I am sony to approach you again with this letter. You know that 
another very serious railway accident has occurred. It Is a strange coinci-
dence that these recent accidents should have taken place In more or less 
similar circumstances. and it has pained me most that another grim tragedy 
should have occurred so soon after the Mahbubnagar accident. The number 
of casualties is already much higher than in the former and I do not know 
what figure it will touch. as it has not been possible to remove all the debris 
so far, and then there are many who are grievously injured. I can vety well 
realise the concern of the people and of Parliament over this very sad and 
shocking disaster. you were generous enough not to accept my resignation 
when I tendered it the last time. and I do not wish to embarrass you again. 
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But I do feel that it would be good for me and for Government as a whole if I 
quietly quit the office I hold. It will to a great extent ease the people's mind 
and also mollify the critics of Government. I hope you will be good enough to 
consider my request. 

Yours sincerely," 

I may also inform the House, Sir, that the Prime Minister has just 
now announced in the other House-and I am really glad to say-that he 
has agreed to accept my resignation and recommend to the President for its 
acceptance. perhaps immediately or in a few days' time, and he has said 
that I might carry on for a few days till he has made alternative ar-
rangements. 
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CENSUS OF INDIA 1961-
SOME HIGHLIGHTS· 

Sir, the provisional population of India, excluding the populations of 
Manipur, North East Frontier Agency, Nagaland and Sikkim in pockets of 
which the census or the collection of totals is still continuing, on 1st March. 
1961.. was 436,424,429. There was 224,957,948 males and 211,466,481 
females. The increase in the last tcn years for the territory and population 
so far compiled has been 21.49 per cent, 21.97 for males and 21.20 for 
females. The States of Andhra Pradesh, Bihar, Jammu and Kashmir. Ma-
dras, Mysore, Orissa and Uttar Pradesh have registered an increase below 
the average of 21.49 while Assam. GuJarat. Kerala, Madhya Pradesh. Mahar-
ashtra, Punjab, Rajasthan and West Bengal have registered increases above 
the average. Assam showing the highest decennial increase of 34.30 and 
West Bengal the next highest of 32.94. 

For census purposes the rest of literacy Is satisfied if a person can 
with understanding both read and write. In 1951 16.6 per cent of the 
population wcre literate, 24.9 per cent males among males and 7.9 per cent 
females among females. In 1961 23.7 per cent of the population are literate 
33.9. per cent males among males and 12.8 per cent females among females. 
Thus, it has increased at an average of 0.7 per cent per year for the general 
population, 0.9 for males and 0.5 for females. Not excluding Madhya Pradesh 
and Rajasthan among the States which show an appreciable rise none has 
even doubled its 1951 rates exccpt perhaps Himachal Pradesh. 

• While laying Statement Rc Census of India. 1961. L.S.D cb27 March. 1961. CC 7336-7. 
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PRESERVING NATION'S INTEGRITY 
AND FREEDOM* 

Mr. Chairman, Sir, exactly a month back I had moved the Resolution 
on Proclamation of Emergency and had received the fullest support of this 
House. In fact it was warmly welcomed. Now when I come forward with this 
Bill, it is nothing but the endorsement of the same Resolution by the RaJya 
Sabha through the means of lagislation. It is naturally quite appropriate 
that the House should again lend its weighty and unanimous support to 
this measure. This Bill is not an ordinary piece of legislation; it does not 
merely clothe the Government with special powers to meet the emergency. It 
aims at ensuring unity of purpose at all administrative levels, influencing 
the will of the people and the nation and also sparing no effort in the task of 
maintaining the nation's integrity and freedom. 

I would, Sir, first like to deal with some of the comments and sugges-
tions made in regard to certain provisions of the Bill. Shri Santhanam and 
Shrl Dayabhai Patel raised the question of requisitioning of property. Shrt 
Santhanam, while referring to the provisions relating to requisition and 
acquisition of immoveable property, said that no specific period was pre-
scribed in the Bill after which the requisitioned property would be released. 
The point which he wanted to make was that the property requisitioned for 
the purpose of this enactment should be immediately released as soon as it 
is not required for any purpose directly relatable to the emergency. In this 
connection clause 29 (3)' "already provides: 

"Whenever any property is requisitioned under sub-section (1), the 
period of such requisition shall not extend beyond the period for which such 
property is reqUired for any of the purposes mcntioned in that sub-section", 
namely. for securing the defence fo India. civil defence, public safety, mainte-
nance of public order or efficient conduct of military operations. or for 

• While moving the Defence of India Bill in the Rajya Sabha as Minister of Home Affairs. 
R.S. Deb .• 8 December. 1962; cc 3369-99. 
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maintaining supplies and services essential to the Ufe of the community. Ob-
viously the restriction imposed by the above provision is sufficient to ensure 
that property requisitioned for the purposes of the Act is not unnecessarily 
retained to the detriment of the person concerned. 

What Shri Dahyabhai Patel has said is true that no appeal to the 
High Court has been provided for, but provision has been made in clause 30 
for the matter being referred to arbitration. if the person interested is ag-
grieved by the amount of compensation. It has to be realised that requisi-
tioning becomes a necessity in such a situation. We may have to stock 
foodgrains and other bare necessities of life in various parts of the country. 
We cannot wait for long and we have to make quick arrangements. Simi-
larly. in Delhi and in other places we may require accommodation for offices 
and for other work and it will not be advisable to go in for large construc-
tions. Of course. constructions will not be completely stopped. Yet we should 
try to avoid it as far as possible. In Delhi, as hone Members are aware, there 
are huge buildings and houses which are not always occupied by their 
owners. There are Rajas. The Raja of Bilaspur is sitting here and just behind 
h.im ...... . 

Interruption· 

I do not mean you. The other day just behind you the Maharaja of 
Jaipur was sitting. Of course, there are Rulers and Maharajas. The Ma-
haraja of Patiala is there. I do not want to mention names. And there are big 
industrialists also who have got houses in DeIhl. They come here, stay for a 
few days-of course, they come on work-and go back. It would be a good 
Idea if they restricted themselves or voluntarily agreed to keep suite of 
rooms and part with the rest of the building for the use of the Government. I 
have no hesitation in even suggesting that Ministers should also agree to 
part with their accommodation, if they have got extra accommodation to 
part with. Perhaps the practice of be-letting could be easily appUed to them. 
Our Minister of Works and Housing is siting behind me and I am glad that 
he has already started taking some action on these lines. I do not mow 
what he will do with Members of Parliament. 

As regards de-requisitioning. I generally agree with the principle of 
the Bill that we should not retain the houses when the emergency has 
ended. We should try to give them back and I hope Government will cer-
tainly do it. But to suggest that these buildings or godowns should be 
returned in a momenfs or in a few days time as soon as the emergency has 
ended would indeed be difficult. It depends on cases and cases. It will, 
therefore, be difficult to prescribe any flXCd period. but I can assure 
the House that the general policy and attitude of the Government will be to 

"Referring to a Member's (Shrt Anand Chand's) statement that he bas no house In Delhi. 
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restore the houses and bUildings as early as possible after the emergency 
has ceased. There may be one or two cases, may be a special case. They will 
have to be looked into. It is also necessary that we should see to it that their 
owners do not suffer either financially or otherwise. 

It was suggested by several Members that the working of this Act 
should be reviewed or should be examined by the Government with the help 
of Members of Parliament. It was suggested that some kind of Committee 
should be set up. As regards the question of setting up general committee or 
council. the House Is aware that in the other House this idea was not 
generally liked or approved of. This matter was raised in an informal meeting 
of Members of Parliament which considered the provisions of this Bill. I had 
suggested in that meeting that I would be willing to discuss with hone 
Members of the Informal Consultative Committee of Parliament on which 
both Members of the Opposition and of the Treasury Benches are repre-
sented. It might bc said that the Informal Consultative Committee. is rather 
a large body. although I do not fully agree with it. because the internal 
Consultative Committee. if it is to be a representative body. has to be 
somewhat big in the sense that representation has to be given to all the 
Parties. including Members on this side. Still if it is felt that the Informal 
Consultative Committee may not be as helpful. I am prepared to suggest 
that the Informal Consultative Committee can appoint a subcommittee. with 
which I would be most willing to sit and discuss matters. However, parlia-
ment is the real institution which ean deal with these matters. I entirely 
agree with Jairamdas Daulatramji when he rightly said that the real, effec-
tive body is Parliament itself, which can act as a continuous forum for 
correcting the mistakes of Government in the execution of this law. 

Shri Dahyabhai Patel suggested that it was not necessary to apply 
the emergency laws throughout India. It came to me as a great surprise. I 
am afraid that this does not show a proper appreciation of the nature of the 
challenge with which this country is faced. The Chinese have, needless to 
add. committed big aggreSSion on the territories of the country and the 
whole country has to be harnessed to the supreme effort. It Is hardly neces-
sary for me to say that it would not be realistic to confine these laws to the 
northern States only. Shrt Santhanam referred to the provisions of clause 15 
of the Bill. It may be mentioned that clause 15 (2) refers only to such cases 
where the offence is punishable with death or imprisonment for life or 
imprisonment for a term which may extend to five years or more as the 
cases in which detailed evidence has to be recorded. In the cases of offences 
punishable with less than five years' imprisonment it is not necessary to 
record detalled evidence. There are various offences for which imprisonment. 
extends up to only three or two years and even one year or some months 
and in some cases only fine. It will thus be seen that it would not be 
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advisable to give the right of appeal in each and every case or to record 
detailed evidence in almost all cases. In the Committee of Members of Parlia-
ment, on their suggestion. I had agreed to liberalise the provision that 
appeal would lie in cases for which imprisomment for five years or fine or 
both was prescribed. It may be mentioned that so long as these cases are 
dealt with by ordinary courts, the right of appeal will continue to be gov-
erned by the provisions of the Code of Criminal Procedure. Special Tribunals 
will be brought into existence only when it is considered necessary. As the 
hone Members may be aware, provision has been made for three Judges, 
and the verdict of the majority would be the verdict of the Tribunal. In 
extreme cases leave to appeal can be granted under article 136 of the 
Constitution by the Supreme Court. Thus the jurisdiction of the Supreme 
Court will be exercisable if there are cases with manifest error of law or 
exercise of jurisdiction. I can appreciate, Sir, the embarrassment caused to 
Members like Shri Sapru who are rightly wedded to certain basic principles 
concerning legal matters and law courts etc. Still we must realise that we 
are passing through an extraordinary situation, and when the situation is 
abnormal, we have to give up sometimes the normal routine procedural 
methods and sometimes rules and regulations. It will be admitted by all the 
Members of this House that the situation is such in which delays will prove 
undoubtedly very harmful to us. Whether we have to take action against the 
trading community or against espionage activitics or similar other activities 
which are detrimental to the national interest, we will have to move quickly 
in the matter. We must act Swiftly. Otherwise it will on the one hand create 
a bad psychological effect on the country as a whole as well as the harm 
would have been already done. So in this situation I do hope that even Shrt 
Sapru will agree that some quick method will have to be adopted and the 
method is that of appointment of the Tribunal, to which of course we have 
made provlslon for appointing those who are eligible for becoming Judges or 
those who are already acting as Judges. We could not have taken greater 
precautions than that, and I am still prepared to say, let us watch and see 
how this actually works, and if necessary we can gtve further thought to the 
matter later on. 

Sir, I am sorry to say it but I was really surprised that Shrt San-
thanam should have suggested that the period of emergency should immedi-
ately ceases if the Chinese agreed to go back to the 8th September line. 

Interruption-
Well, I accept what Shri Santhanam says, but my approach in this 

matter is somewhat difTerent, and it is this. We will have to prepare the 
defences of our country. We have to make it much stronger, and whether 

·Referring to a Mcmbcr's (Shr1 Santhanam's) suggestion that ParUament should be taken 
1nto confide"nee as to the necessity for continuation of cold war. 
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gun-shooting or gun-running is going on or not, we have to bear in mind all 
the time that we are in the midst of a war In the sense of preparing the 
country towards our ultimate objective : that of making the countty so 
strong that in future no enemy or no other country dares to cast an evil eye 
on us. I might make it clear that I am not a war-monger. Yet we have to feel 
and understand that the defences of the country have to be stabilised, have 
to be made as strong as possible, and for that if we relax or if we feel that 
now there is cease-fire and we can move slowly and peacefully, it would 
mean a great danger to us and to our country. Therefore, we must keep that 
in mind, and we should try to get the fullest co-operation of the people in 
this task, and we must go ahead with our defence programmes with lighting 
speed and fullest concentration. It is quite clear that this law will have to be 
implemented with the utmost care and only with a view to expediting our 
defence effort. The administration also should be in a trim condition so that 
the defence of the country is not jeopardised. No one, Sir. will be happier 
than myself if the Chinese get out of our entire territory immediately. but I 
am sorry I am not one of those who are easily prepared to believe or accept 
it. The country will certainly be happy if I am proved wrong and I shall gladly 
accept my mistake. 

As regards the suggestion that I should corne up before Parliament 
every year or year after year obtaining reports from the States about the 
working of this Act, I can only say that it all depends on how the situation 
develops In the future. Government will no doubt, when asked to, furnish 
information from time to time on all Important matters and on all important 
aspects of the operation of the emergency laws to both Houses of Parlia-
ment. I have just now said that I would also be willing to discuss and review 
matters in a Committee consisting of Members of Parliament. 

Another point made in the course of the debate was regarding the 
provision for judicial review of the orders of detention. Shrt Khobaragade 
perhaps-stated that orders of detention should be reviewed by a Judge of a 
High Court. Shri Vajpayee and Shrt Bhupesh Gupta also supported this 
view. and some other members also favoured this idea. This matter was also 
discussed at length in the informal meeting of Members of Parliament before 
the Defence of India Bill was taken up in the other House. and we agreed to 
make a provision for review of orders passed by the District Magistrate by an 
authority consisting of senior officers like the Chief Secretary and Members 
or Chairman of the Board of Revenue. In fact, it was I who suggested in the 
Committee that the Chairman or the senior members of the Board of Reve-
nue should be appOinted for this work. I might make it clear, Sir, that the 
Chairman or the members of the Board of Revenue, all of them. do not only 
do executive work-some work they might do-but they are the highest judi-
cial authorities in the State so far as revenue matters are concerned. So, I 
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personally feel that such officers or such members of the Board of Revenue 
who are not directly connected in all matters with the executive authorities 
can deal with these cases in a dispassionate manner. It is also not advisable 
to disclose the charges, etc. concerning detention as it might not be in the 
public interest to do so because once you introduce a judicial authority, the 
charges will have to be made public in a way. So, it might not be as I sald, 
desirable or advisable to do so or to make them public. 

Sir, may I just say-of course, it Is not entirely personal-that it is 
essential that the detenus should look within themselves ? If the detenus 
themselves feel that they have erred or they have made mistakes, they 
should be prepared to suITer for it. In the old days when we were in deten-
tion for about four days, many of my colleagues said that the charges 
levelled against them could not be justified and hence, their detention was 
illegal and it should be cancelled. I felt otherwise. I also lmew that the 
charges against me could not be proved. But I sincerely and genuinely felt 
that the British Government was perfectly justified in keeping me In deten-
tion because my intentions were obvious and so long as I was outside the 
jail. I was functioning all the time to impede the war effort. So, It naturally 
depends on how we look at a problem. And I would therefore beg of the hone 
Members of the Opposition to tell their friends who are In detention to 
search their own hearts and see if they are at fault or not. 

Sir, there were some other important points raised, about six or 
seven or eight in number. I am sorry I am taking a little more time. Some-
thing was said about our intelligence. Only one or two Members mentioned 
it, and it was said that our intelligence was weak. Of course, I am not 
prepared to claim that our intelligence is perfect or there is nothing more to 
be done about it. Yet, I can say with some authority that our intelligence, in 
so far as this situation, the Indo-China trouble, is concerned and especially 
in regard to what happened since 8th September and even a little before 
that is concerned has on the whole worked and functioned well. I had never 
seen their chart before nor did I want to do so because intelligence is 
intelligence. It has, as far as possible, to be kept secret-the details of it-
even from the Minister. What the intelligence has to do Is to make their own 
assessment and place the assessment before the Minister for taking policy 
decisions. I do not want myself to go into the details. Of course, whenever I 
want to do it, I ean do so. But the general practice is-and I think it is a 
sound and good practice-that the intelUgence obtained by the Intelligence 
Department should be restricted, that information should be restricted or 
confmed to the minimum number of officers, possible even one officer or 
may be two not more than that. But recently after I heard the speeches here 
and the speechcs in the Lok Sabha, I askcd the officers concerned to place 
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certain information before me-their charts, their assessment, their facts 
and figures and details-and I can say with some confidence that I was 
really amazed to lmow what detalls they had in their possession. So, it is not 
quite justified to criticise our intelligence wholesale. But I am prepared to 
tell the House that we do want to make it more efficient and more effective. 
Wherever reorganisation is possible, it has to be done both in regard to 
military and civil intelligence. 

Some cases were quoted about some people functioning in a wrong 
way. Shri Vajpayee quoted the case of a teacher in Meerut. That case is, as 
far we have verified, correct. It is true that he had sent some letter to the 
Chinese Embassy. But, Sir, in this vast country it is not possible for us to 
keep an eye on each and every person. We have no Gestapos in this country, 
and we have neither such a party which keeps an aggreSSive eye on each 
and everyone. Of course, the Congress does not believe in that kind of 
functioning at all-keeping a watch, as is done in some other countries, on 
each and every person. There every-person is all the time afraid perhaps of 
his own life if he differs in regard to official matters or policy matters. That 
kind of approach we cannot have. It is also to be realised that in this 
country of ours which is, of course, full of poverty and unemployment, the 
slogans of Communism or of the Communist Party are an attractive force. 
Sometimes thcy attract, draw, the poorer sections of our people because 
they are told, well, that millennium will come as soon as the Communist 
Party comes into power. They are led away by that. But I do want that the 
people of our country should realise as to what a great Communist country 
like China has done, what they have done during the last few years. Of 
course they have talked of the poverty of India. But what has actually 
happened in their own country ? They have built up this mighty war ma-
chine at the cost and sacrifice of their own people. They are living in day-to-
day difficulties. They have not minded those things. They have not, because 
it was impossible. Thcy did not concentrate themselves on the improvement 
of the economic condition of their people. There is hardly much difference 
between India and China. China is a big country with a vast population. We 
have also the same thing. They also never got any opportunity to develop 
their country in their own way because of their internal problems civil war, 
etc. So, it would not have been possible for the Chinese to build up their war 
machine if they had done really substantial work for the economic develop-
ment of their country. So, in spite of their cry of Communism and in spite of 
their slogans that thcy want to help the poor and the weak and that they 
want to liberate the poorer sections of other countries, well, they have acted 
otherwise in their own country and spent almost all their moneys-not all, a 
substantial quantum of their budget or money or funds-for the building up 
of their army. So to our people I want to place this thing before them. I do 

...... :. :':':': .... 

333 



not only want to take legal action but our people-crores of people-have to 
understand as to what China has done and what really communism in 
China means. 

What have they done in Tibet? In Tibet I do not know what kind of 
mercenary work is bcing taken from the Tibetan population. They are en-
rolled in the army; they are forced to carry goods. carry loads with inade-
quate clothing. and all kinds of difficulties they have to face. for which of 
course no proper arrangements are made. We have had some idea In this 
war on our borders as to what kind of labour and what kind of dltllcultiea 
and troubles the people in Tibet had to face. I need not go 1nto other 
matters, but there is practically no Uberty for the people there. We know the 
stOl}' there and we know, for instance, the fact of how some Kashmir1 
Muslims in Tibet have been treated. Even mosques have been converted into 
other things and there Is in fact no Uberty in thinking: of course in action it 
is definitely prevented. 

So I would only like our people in this country to understand and 
appreciate these things. Still I must say firmly and clearly that any person 
who will indulge in any kind of activity which would help the Chinese or 
which would give the enemy even indirect support and which would harm or 
be injurious to the national interest, we will have to take firm and definite 
action against such a person. And that person in Meerut, a teacher, a poor 
man. has been arrested; the law will take its own course. 

Sir. much has been said about the Tezpur evacuation and I wanted 
to clear up one or two matters. It would be wrong to think that in Tezpur 
there was complcte demoralisation or that the people had become weak in 
their resolve. However. it must also be admitted that this is the first experi-
ence in our country of an actual invasion or aggression, and we have yet to 
learn many things from other countries. We have to learn and we have to 
understand that the Army has sometimes to retreat, to go behind, to evacu-
ate, and it is a kind of move for strategic reasons. but If our people start 
thinking that as soon as the Army has moved behind. will they have also to 
go back. it would be vel}' wrong and it would be injurious. The Army of 
course has to be given the first place in regard to these matters. Nothing 
should be done which will create confusion for the armies If they have to 
move behind for strategic reasons. The roads and the railways have to be 
kept clear for them. But. Sir. our gencral polley in regard to evacuation is 
quite clear. We do not want the civil population to evacuate. We would like 
definitely to discourage it and we have suggested to all the State Govern-
ments, especially of Assam and Bengal, that civil evacuation should not take 
place and should be definitely discouraged-I may also add-except for 
some technical officers who may be badly needed and as the House knows, 
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we are short of technical officers, engineers and others. We feel and we have 
decided that the civil aui:horities, the officers of the civil administration, 
should stick to the end. should remain with the people in their own districts 
and in their own jurisdiction. They must not move out. They have to swim or 
sink together with the people they have been serving. It is unfortunate. Sir. 
that the going away of the Deputy Commissioner of Tezpur has created a 
wrong impression throughout the country. It was indeed unfortunate. The 
officer was to hand over charge to a new officer, to a new Deputy Commis-
sioner in a couple of days but it must be said that he was feellng somewhat 
nervous. He had arranged for shifting members of his family to Calcutta and 
he actually went to airport to see them ofT. But before the plane left well 
perhaps he lost his nerve and accompanied the members of his famlly. 

Interruption· 

I shall tell the hone Member how it is to be dealt with. But. Sir. what 
actually happened? I mean. we have not to judge the whole thing by this 
officer's action. The Sub-Divisional Officer who was there functioned in a 
vcry brave and couragcous manner. and just immediately after that the new 
Deputy Commissioner. an officer from Bihar. a young officer, Rana. took 
over from the Sub-Divisional Officer. I had occasion, Sir, to visit Tezpur the 
very next morning and I met this Deputy Commissioner. and I would like to 
pay my sincere compliments to him for the way he was handling the situ-
ation in the city that day. There was a good deal of commotion in the city 
and there was nervousness also and then hundreds-I am told, even thou-
sands of people-were either waiting at the house of the Deputy Commis-
sioner or at some police station, wanting this kind of advice and that kind of 
advice and so on. Definitely, because I had to go to Jorhat, Dibrugarh and 
othcr places, I would have been delayed much more. He said he would deal 
with the situation by going round the city and doing the needful. Because 
we were sitting with the army officers and others having discussions for 
about three hours on various matters, I was already considerably delayed, 
still I was very keen to go to the city. But this Deputy Commissioner said, 
"No, you have to visit those other piaces. It is my job and my duty to deal 
with our people who are in the city". which he did wonderfully well. So we 
need not ..... . 

• Answering to a query of Shrl Bhupcsh Gupta that under what provision of the Defence 
of India Rule the loss of nerve of this sort can be dealt with. 
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Interruption· 

Well. I wish the Hon. Member had a diITerent opinion about our Min-
isters. After all. Ministers .... 

Interruption·· 

At least they should not leave the place of duty. They must stick to it: 
there is no doubt about it and it would be unfair to suggest that some of the 
Ministers went out of Tezpur that evening because of fear or any such thing. 
It is baseless to suggest that. However it is quite clear that we ask the 
district authorities to remain in the district in all events, even at the time of 
the aggression-of course it may not take place. But as a hypothetical case 
let us accept that there is aggression and occupation. We are clear in our 
mind that the officers have to remain there. as I said, and the Ministers 
have to stick to their guns in those places. Thcy must live and die with their 
people. That is our final. clear decision. 

About that particular officer. Sir. the House is aware that he is under 
suspension. I have been informed that he was mentally ill. His intention was 
to come back to Tezpur when he felt better after a couple of days. That is the 
information he has given. And in fact. he has expressed his desire to resume 
his duties which can never be pcrmitted and perhaps we will have to take 
stringent action against that officer and it will be done immediately. 

Interruption··· 

We necd not go into details. Of course. these things will have to be 
looked into because we have to take certain lessons from Tezpur. I admit. 
We must take necessary precautions in future in regard to these matters. 
However. as I said. I do not want to go into all those points raised by the 
hone Member. Ansari Sahib. just now. 

Well. Sir. something has bcen said about reduction in the Cabinet. It 
was said that Cabinets are generally large. Well. It Is a delicate matter, and I 
hope. I am not expected to say anything because I also happen to be in the 
Cabinet ...... . 

• Answering a query from Shri M.N. Govtndan Nair whether Deputy Commissioner. three 
Ministers and one M.L.A. left Tezpur? 

•• Shrt Bhupesh Gupta remarked that they (Ministers) do not leave anything. 

••• Shri Faridul Haq Ansari wanted to know whether the confusion caused was due to 
the stoppage of functioning of Telephone Exchange and person responsible therefor. He 
also observed that civil administration could not contact the ml1Jtary for information and 
when they went to military hcadquartcrs it took something before they came back to 
correct things-hence the confusion. 
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Well. generally I am not in full agreement with some of the sugges-
tions made in the House. and I am glad that in this matter I have been 
strongly supported by the Raja Sahib of Bilaspur. It seems he has got 
enough experience of administration and, therefore, he has come up with 
the right suggestion. I do not want, Sir, that in these small matters we 
should be creating confusion in this emergency. These are really small 
things, whether we have a big Cabinet or a small Cabinet. If we have to 
reduce the Cabinet, let us do it in peace-time. Every Minister if he fully 
realises his responsibility has more than enough work even in this emer-
gency. in this situation. Only It is for us to do our duty in all earnestness 
and do it in all sincerity. So, personally I think-I do not mean to suggest 
that the Cabinets should not be small or they should not be made smaller-
these things in this situation could not appear to me to be absolutely 
necessary. Economy, of course, must be made. But this will not bring about 
much of an economy. There are various fields, in different directions, depart-
ments in which we can make effective economy. For example, Sir, from the 
Home Ministry we have advised that all the departments should release 10 
per cent of their present staff in order to be absorbed in the new work which 
is coming up or dcveloping on account of the war effort. So, every depart-
ment will have to reduce its staff by about 10 per cent. And for the new 
things which are coming up and cropping up we will not employ new hands, 
but try to absorb those who are released from other Ministries. This kind of 
stcp is definitely going to be useful. We can also take similar action in other 
dircctions. 

S1r, about the civil defence programme. it is already getting late and, 
therefore, I do not want to go into details. But in this very connection. when 
I am referring to economy, I may mention one thing that-of course-civil 
defence is very important and we have decided to pinpoint some of the 
important items of works which should be taken up. We need not go into 
each and everything. We will soon come up with a definite programme. Of 
course, instructions have been issued. Suggestions have gone to all the 
State Governments as to what has to be done in regard to civil defence. But 
I am rather particular. Sir, that we should pinpoint, as I said some of the 
im portant items of work on which there should be full concentration. Our 
energy should not be dispersed, not producing a definite result. That is one 
thing. 

The second thing is that this work has to be done voluntarily as far 
as possible. I mean, it should not mean addition of staff, addition of more_ 
people and spending a lot of money on different kinds of things. The general 
tendency is that you appoint an officer, and with that officer a contingent ~f 
officers, so many superintendents so many stenographers and all that. Thls 
kind of thing will not help in the situation. I know, Sir, that people of our 
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country are willing to lend their full support and co-operation, to give their 
time and energy for this kind of work. Hence we should spend the minimum 
amount and carry on the civil defence work with the help and support of the 
people. 

Sir, Shri Vajpayee, raised the question of Shri Dange going to Moscow. 
He also mentioned about the release of Shri Namboodiripad. Well, Shri 
Dange, he said, was briefed by the officials. I am not quite aware of that, Sir, 
whether he was briefed or whether he had any discussions. But to my mind 
there should be no objection. I do not know why there should be any 
objection in Mr. Dange seeking clarifications and discussing with me mat-
ters concerning civil defence, or even matters concerning the cease-fire, etc. 
It should be our duty to give adequate and necessary information to all 
those who want it, of course, not to those who are spies, but certainly to 
who hold such high positions as Mr. Dange does in the Communist Party. 
And if he went to Moscow, Sir, or if he will visit other countries which are 
called Communist countries in Europe, I for one greatly welcome it because 
what better reply would be given to China than Mr. Dange himself, the 
leader of the Communist Party in this country, condemning the Chinese 
stand and upholding the viewpOint of the Government of India? In these 
things, Sir, we should not just take action bccause one is against or op-
posed to us and oncc an opponent always an opponent and therefore, he 
must be crushed; that kind of approach is not at all desirable. We must use 
our good sense, Buddhi kaushal, what we call it in Hindi. We have, there-
fore, to welcome Mr. Dangc's going to thcse countries and trying to explain 
what our viewpoint is. In fact, before he went, he met me also and I had also 
a fairly good discussion with him 

In so far as the release of Shri Namboodiripad is concerned. Well, it 
should not, I think. come as a surprise. Government may have many rea-
sons to releasc a detenu. I do not want to disclose them in so far as Shri 
Namboodiripad is concerned. On the one hand Shri Vajpayee wants there 
should be a tribunal set up to look into the cases of detenus or even before 
charges are framed. Perhaps he would like those to be examined by a tribu-
nal. I do not know whether he suggested that. But what is Mr. Vajpayee's 
intention? 

The tribunal he wants is for the purpose of looking into the cases of 
the detenus and where Government have not acted properly or correctly, the 
tribunal will naturally recommend their release. If that is the purpose of the 
setting up of the tribunal which was fully endorsed by Mr. ViJpayee, I am 
surprised that he should criticise thc Government for releasing some prison-
ers or some detcnus. I am quite clear that the Government have to review 
the cases of the detenus off and on. It is not only desirable but necessary 
and I want to tell the House that we do want to review the list and consider 
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the cases, each and every case, and wherever we find that proper or just 
action has not been taken, we would definitely like to rectify it. Having said 
that I am sorry that there are still many members of the Communist Party 
who do not actually behave or function as Mr. Bhupesh Gupta does. He is 
very friendly to me in the House and sometimes in the lobby but in the field 
I do not know how he would be remembering me. But that apart there are 
many members of the Communist Party who perhaps still strongly differ 
with the official line adopted by the Communist Party; and I have not got the 
time otherwise I might have quoted from some of the speeches but they st111 
do not agree with the official approach and they find themselvcs in a vety 
embarrassing position. Thcre is a tie between their conscience and what 
they should show to the outside world and naturally conscience must reign 
supreme. Such members of the Communist Party should be more frank and 
straight. Either they declare what their intentions are or if they are found to 
be carrying on a wrong kind of propaganda, and the Government takes 
action, they should gladly accept it; either it is detention or action taken in 
some other form. In this country of ours we have had a good traditon in the 
past. Gandhiji even advised Satyagrahis to go and surrender themselves, 
not only the Satyagrahis but also others, to surrender themselves to the 
authorities. I do not know if the Communist Party will accept this philoso-
phy. Now I would beg of them that in this special situation of the country. 
those who do not agree with the official line of the Communist Party and 
those who still have a lurking desire to accept and support the policy of the 
Chinese Communists must make their position clear and, if pOSSible, they 
should frankly tell this to the authorities or the members of their Party and I 
would like Mr. Bhupesh Gupta to convey them to me so that I. in consul-
taion with him, can take action against them. 

About the speeches of labour workcrs, much was said by Mr. Gupta 
that some kind of a vcndetta is bcing indulged in or revenge is being taken. I 
do not know and the final authority on this matter on his side is Mr. 
Khandubhai Desai and on the other perhaps Mr. Gupta or one of his other 
colleagues bccause he docs not generally take interest in labour; he is in 
charge of the foreign affairs of the Communist Party. 

I have read some of the speeches. I am sorry I must admit that I have 
not read the speeches of the INTUC labour workers but I have read some of 
the speeches of the workers of the Communist unions and it is indeed 
shocking, most shocking. I do not know if that kind of speeches are com-
mon. If that is the tenor of the speeches in the union or labour field. God 
forbid, I shall like to keep away 100 miles from that field. I am not accusing 
Mr. Khandhubhai Desai because he also works in the same field but it is 
literally abusive. I do no know how the workers of the INTUC, the workers of 
the Communist Party or the HMS are working in the same factory in the 
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same industry and yet if-there is such bitterness among them, how can they 
really help in increasing the production of industries? It is not only the 
employer and employee relationship but the relation between the employees 
themselves which has to be good. I would only suggest that the leaders of 
the Unions should sit together and think over this matter because It is 
essential that we should step up our production. We should have more than 
two shifts, three shifts at least in each factory. It has become absolutely 
essential that we must increase our production. We are short of arms, we 
are short of ammunition. There is terrible dearth of ammunition which could 
all be produced in this country. In regard to ammunition it would be unfor-
tunate if we have to spend mil Ions of rupees for the import of ammunition 
and all this could be done, I believe, in 6 months provided there Is friendship 
and cooperation between the dilIerent sections of the unions, between the 
different unions as well as between the employers and the employees. 

Interruptions· 

Yes, he has always been a great labour worker and leader and per-
haps in charge also but you can better verify from Mr. Gupta. About political 
parties, I do not want to say much but the political parties can definitely 
continue to criticise the Government. There is no ban as such, no prohibi-
tion. Still I do not know to what lengths they should go. It is again a matter 
of their own discretion, if pOSSible. If they are not discreet, well, some other 
agency will have to think about it but the point is do they realise that in this 
situation there should be some restrictions on the kind of criticisms or on 
the criticisms made against the Government? I am all for, as I have said 
before, criticisms by the Opposition parties against the action of Gov-
ernment or against executive indiscretions. But conditions have completely 
changed. What is the position? After all, Mr. Gurupada Swamy made an 
eloquent speech, of course. I know he entirely agrees with the objectives of 
the Government. with the poliCies of the Government yet he delivers speeches 
which do not help anyone except perhaps the Communist party to which he 
is deadly opposed. Indirectly Mr. Gurupada Swamy helps the Communist 
Party. They create dissatisfaction among the people. That part is done by 
Members of the Praja Socialist Party and advantage is taken by Shri Bhupesh 
Gupta. Well. it is upto Mr. Gurupada Swamy and the Members of his Party 
to realise whether they are moving in the right direction especially in the 
present situation of things. 

• Shri Bhupcsh Gupta intervened to ask whether the Home Minister has sent any cases. 
whatever complaints he received with regard to the AITUC to the General Secretary of 
the AITUC. He further observed that the General Secretary would look into it and clarify 
the position. Another member Shrl N. Rama Reddy wanted to know if Mr. Dange was in 
charge of the AITUC. 
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I have not brought all those papers, but I have seen, Sir, some of the 
speeches. I do not think I am merely depending on Intelligence Reports. I am 
very careful in that and I do not entirely depend on police reports. I get my 
reports through non-officials and through others on whom you can also 
place full reliance. I was myself amazed to read one of the speeches of one of 
the prominent leaders of the RSS-the Rashtriya Swayam Sevak Sangh. I 
cannot conceive of any person, especially an important leader of the Rashtrlya 
Swayam Sevak Sangh to have indulged in that kind of speech and language. 
The pOints he used-though they may seem right from his point of view-
were absolutely wrong. May I say, Sir, that his speech is definitely action-
able ? There are writings also. Of course, reference was made in this House 
to some. I fully agree that there are writings in the papers, in the newspa-
pers, articles, which definitely impede our efforts. They come in our way. The 
point is, if you create dissatisaction against the Government or disaffection 
against the Government in the situation existing at present, it means that 
the people are misled and misguided. Not only that, they will not, therefore, 
lend their full support to the country or to the Government. Is that advisable 
in this situation? Of course, some time back I said at one of the public 
meetings that action would be taken and it was criticised. I am not one of 
those who are always keen to put people in jail. But a sense of duty may 
demand it. As I said in my speech when I moved the Resolution, the Govern-
ment had given enough time to the parties, whether it Is the Swat antra 
Party or the Jan Sangh or other parties, to criticise the Government as 
much as they liked. But now there is no time for these recriminations or for 
trying to prQve that Government is wrong here or there, and thus create 
confusion In the public mind. So under the present powers, under this Bill, 
if disaffection is created against the Government and by the disaffection the 
Government does not get the necessary support and co-operation from the 
people, then it becomes an offence and action will have to be taken by the 
Government. I feel sad having to say all these things. Yet I do want-I am 
sorry to use that word-to give a warning, that, in future, if such writings or 
speeches are made which do not allow us or allow the government to pool all 
the resources of the country and carry on our war effort and strengthen our 
defences, well, there will be no alternative for the Government, but to take 
firm and strong action. 

Interruption· 
I have not said that. Unfortunately, his leader came out with a state 

• One member (Shri M. Ruthnaswamy) asked whether Home Minister would have criti-
cism of the actions of the Government during the Emergency. Member (Shri Goplkrishna 
Vijaivargiya) also wanted to know. 
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ment the very next day perhaps. when the Emergency Resoultion was passed 
in this House and in the other House unanimously. that every one has to 
remain watchful and vigilant and must criticise the Government thoroughly 
and fully. He had come out with that statement. Whether it was a statement 
or an article. I don't remember. Of course, he is a senior leader, a leader of 
the whole country. may be belonging to a particular party at the present 
moment. We have and I personally have great respect and regard for him. 
Yet from my point of view, it is not advisable that criticisms of the nature 
which I have just now mentioned should be made. I do not stop all criticism. 
But then there is Parliament. There are the Legislatures and there are 
various other places in \vhich you can clear up many things. If there are 
failings on the part of the Government sometimes you can take the Govern-
ment into confidence. Parties can write to the Government and we will 
definitely be responsive. But general criticism and condemnation all round 
is not justified and I say it with a sense of responsibility that it is stlll 
continuing. If you ask individuals, they say, "No, we are entirely with the 
Government." But what is happening is not exactly the same. Therefore I 
shall appeal to all the parties to be discreet in their speeches and actions 
and I hope this appeal will fmd favour with the members of all the political 
parties. I do think that sometimes even Congressmen make mistakes, many 
commit blunders. Well, I get sometimes some information, but generally 
those informations are not correct. Yet we have also to caution ourselves. 
and be careful. We must not set a bad example. I lmow the whole party 
stands as one, for one leader and for the objective he has placed before us. 
Yet as I said, the Congress Party has to set a model and an example to 
others. If we get panicky, if we get perturbed at small things, on small 
matters, w~ will be creating a wrong atmosphere and if Congressmen talk in 
a particular way, why should not members of the Opposition also do the 
same thing in a much bigger way? So I do not want to minimise our own 
responsibility. 

Interruption • 

Well, if I attempt to do that it will take a long time. I have in a way 
met his point already. 

Sir, something was said about the cease-fire. I have nothing special 
to say on that particular point and as you have announced, Sir, perhaps the 
Prime Minister might be making a statement and then doubts etc. could be 

• Shri B.K.P. Sinha wanted that even jf Congress Members carried on defeatist propa-
ganda. they must be punished. He further wanted to know what Is -defeatist propa-
ganda" in the opinion of the Government. 
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clarified. I would only advise the Rajasahib of Bilaspur to wait and watch 
and I would not like him to arrive at quick conclusions on the basis of 
reports which generally appear in the newspapers. He said that Government 
should not proceed on emotional considerations of the hour. Well, he should 
be glad to mow what generally Government is moved is by real and cold 
facts on such matters and not by emotional considerations of that particular 
hour. 

But, I hope, Sir, that the House will agree that if there is a satisfac-
tory situation we should agree and we cannot refuse to talk and discuss. It 
will be talking; it will be purely talking and discussion, and if we said no to 
that I think the whole world will treat us to be most unreasonable, but, of 
course, subject to certain conditions. 

About Pakistan, the question is equally delicate. We all have a keen 
desire that India and Pakistan should settle their differences for reasons 
more than one. This is important and essential. I would only say, let us wish 
all Godspeed to both India and Pakistan. If successful, it would be described 
as a great solution giving lasting relief and happiness to millions in both the 
countries. 

Some reference was made about the A.I.C.C. circular. It has been 
discussed threadbare. I do not want to go into it except to say that though 
these words may not be liked, the intention, as far as I mow, was quite 
pure. I mean, they had no ulterior motive or intention behind them, St111, 
Sir, the Prime Minister, his individual self apart, as long as he is the Prime 
Minister. he is not an individual. He is the head of the Government and 
what the circular wanted to suggest was that if anyone tries to weaken the 
Prime Minister, he would be weakening the Government in such an abnor-
mal situation would be definitcly wrong. I am not wanting to depend the 
circular as such but it was a party circular meant for the members of the 
Party: of course, it was circulated to others but we should not make much of 
it. I might, in this connection, add, Sir, that the Prime Minister stands on 
his own. He does not require the support of either this party or that party, 
of this group or that group. He, of course, will welcome the goodwill of other 
parties, the Communist Party, the P.S.P. and othe parties certainly but the 
Prime Minister has his own convictions and he is a person who will stick to 
these convictions till the end. He has his own views on economic matters 
and he has his own views on certain international matters. There are people 
who do not like or do not fancy his approach to certin problems. They may 
not do so, yet he has never avoided criticism or dislike it. I remember, Sir, 
the old days when Gandhiji was leading the country and I remember the old 
meetings of the A.I.C.C., the National Congress in which Gandhiji was most 
severely and ruthlessly criticised by members of the A.I.C.C. themselves and 
it is perhaps the only organisation which discusses its failings and deficien-
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cies in the open. It has been done since the year 1920-21. We have had that 
democratic approach and, therefore, to suggest that the Prime Mlnlster or 
we do not want criticism would be quite wrong. What is essentlal. and what 
Gandhiji showed was that it was by his own strength of personality. by his 
own courage of conviction that he was able to convert the opposition to his 
side. That was his approach. The Prime Minister has also had to face such 
situations more than once. I shall not cite cases but during the last fifteen 
years, I am not talking of the old days, the Prime Minister has had to face 
most difficult situations in the sense that he differed on important matters 
with certain members of his Party and yet he had the courage to place his 
views and convert those in the opposition to his side. He has always 
succeeded in that and I have no doubt of that even now. Some members 
want to take advantage of this situation. Well, they might do so but the 
Prime Minister will come out of it as successfully as before. I know that 
some of the Members of other parties have got a golden opportunity to 
indulge in criticism against the Prime Minister because they did not get it so 
far and they do not want to miss this opportunity. Well, let them please 
themselves but I would only beg of them that this is not the time when we 
should do any such thing. We should stand solidly behind the Prime Minis-
ter because he Is the leader, the Prime MInister of the country, not as an 
individual, not as a political leader. He can face anything, any situation if he 
has to deal with them at the political level outside. 

Interruption-

Ssome Hon. Members: The whole country. 

I was going to say this. What is this Party ? The members of this 
Party have been elected by millions of the people of this country. We have 
got majority votes and we are here representing the country as a whole and 
the Prime Minister of course, represoents much more than that. He has the 
love and aiTection of the people. Look at what happened in Gauhati and 
Tezpur. He went there the other day. It is the most difficult point at the 
present moment and yet thousands of people gathered to hear him, to listen 
to him. to take his advice and his guidance. So, I do not think it is desirable 
for any party to talk all the time about strengthening the Prime Minister. 
The Prime Minister has already strength enough and he will continue to get 
the fullest cooperation of the people as well as of the Parliament. 

Sir, before I conclude, there is one more point. Something was said 
about the implementation of this law, how it is to be implemented. I can 
assure the House that this law will be administered with care and precaution. 
I do want to say this. I shall advise the State Governments and would appeal 

• Some Hon. Members said : -The whole country-. 
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to them to see that their district authorities are most discreet and most 
careful in taking action against those who are found at fault. The responsi-
bility is very great because, I hope, the House will give Its unanimous ap-
proval to this Bill, and if you give us your unanimous approval, it means 
you place full faith in the Government. Therefore our load of responsibility 
definitely increases, goes up, and it would be suicidal if we act in an arbi-
trary manner and show to the world that we were not faithful to the wishes 
of the Members of this House. So we will take necessary precautions and do 
our best to see that this law Is· implemented not only in letter but in the 
spirit in which it is being passed. 

One point more. Shrl Sudhir Ghosh said something about conscien-
tious objectors. Well, I entirely agree with him. Of course they could never be 
roped in. In fact In the land of Gandhi as he said, and I also say, if we 
cannot appreCiate the conscientious objector or his point of view we would 
never have produced Gandhiji. Who can touch Vinobaji for example ? He 
can never join the army for some of his other colleagues. So far as I am 
concerned, I shall have great admiration for those who will stand out as 
conscientious objectors. Of course our country will have hundreds and thou-
sands of others to join the army, but if we are really true to Gandhijl we 
must see to It that no one who has any conscientious objection is harassed 
or troubled In any way. Before I conclude, I must say that I myself am one of 
those who Is much opposed to any kind of conflict. I do not even like fighting 
amongst ourselves; even in this House I do not want to hear the strong voice 
either of Shrl Bhupesh Gupta or the loud voice of Shrt Dahyabhai Patel. I 
want to avoid any clash or conflict. We must live with a peaceful mind and 
there should always be a peaceful atmosphere. But, Sir, at the present 
moment In this world which is mixed both with good and evil there Is no 
alternative for us but to build up the defence strength of our country. 
Sometimes within myself I think over this that I have been talking of non-
violence here and there; of course, It may have been mostly superficial 
because I may not be entirely non-violent but having worked and learnt at 
the feet of Gandhiji I thought I had special fascination and attraction for 
non-violence. Yet the needs and interests of the country demand that we 
must build up our strength and may I add that China has placed us in such 
a situation? Why has this change come about? Because China has placed 
us in such a situation in which we have to realise and fully understand that 
real peace will only come when India is strong. (Interruption·) 

• Sri Bhupesh Gupta inviting the attention of the Home Minister to a newspaper report 
appeared in Hlndustan Times dated 23 November. 1962 which carried a report of a 
meetlng addressed by Mr Hanumanthaiya and General Carlappa. 
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NUCLEAR ENERGY FOR PEACEFUL 
PURPOSES* 

Mr. Deputy Speaker Sir, several discussions have been held here 
about the statement of Dr. Bhabha, I want to urge that the hon. Member 
read his statement carefully. He emphasised in his statement that nuclear 
weapons should not be used in the world. Nuclear weapons are disastrous 
and hazardous. They are harmful and can destroy the world. All his state-
ments refiect this view that nuclear devise should not be used for destruc-
tive purposes. I am not talking about principles. Dr. Bhabha says that we 
should develop the nuclear weapons as per our requirements but we should 
use it for peaceful purposes. 

For example, today we use electricity for development purposes l1ke 
for industries and factOries, but electricity can be used for destructive pur-
poses also. Suppose, we carry out an explosion or we have to make big 
tunnels or we have to clear a vel)' large area or we have to demolish moun-
tains. we have to use it for development purposes and for this purpose if we 
increase the power of nuclear devises then it will be beneficial for the coun-
try as well as for the world. At present, our Atomic Energy Commission Is 
working in this directlon and the pace of development is increasing. 

It is correct that you can use the same power for constructive as well 
as destructive purposes also. Everywhere it can be possible. I want to urge 
that if you go through the statement of Bhabha Sahib then you can easny 
make this conclusion. Another thing that he had categorically mentioned is 
about the estimated cost to make an atom bomb in United States and he is 
not talklrig about India or any other place. Today In the moming I had a talk 
with Dr. Bhabha. He has categorically mentioned to me that if we set up a 
plant whether it should use plutonium or any other thing. the cost will be 

• WhUe movlng a Resolution regarding manufacture of nuclear weapons In Lok Sabba. 
27 November 1964. CC 2286·2294. 2298·2299. 
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tremendous. He himself has stated this in the morning during the discus-
sion. We should not take a small statement from here and another state-
ment from somewhere else and then submit It here. It is not correct to place 
figures in this manner. 

Interruption· 

If Mr. Chatterji will go through the entire text of Dr. Bhabha's state-
ment then he can understand It very easily that what was the reference, and 
the context and the meaning thereof. If you go through his entire statement 
then you can arrive at this conclusion that ..... . 

Interruption·· 

No, it is not so. If you go through it then you will accept it, I correct 
myself before speaking in English. People say that Dr. Bhabha has stated 
that an expenditure of Rs. 18 lakhs or 17 lakhs will be incurred, to make an 
atom bomb, it is not correct. But Dr. Bhabha has not said this. In the 
morning he said that this is the estimated expenditure likely to be incurred 
in United States. There is also a mention in it about the plan of manufacture 
or its expenditure. I have no doubt about it. Obviously, he has said that this 
is the estimated expenditure likely to be incurred in the United States. 

I have also mentioned that day that u.S. and U.S.S.R. have attained 
a certain level of development where it is possible to manufacture that at the 
cheaper rates or at a relatively lower cost. But we have to start from the 
scratch and ahead which means tremendous expenditure and a large amount 
and our entire economy, all our policies ............ . 

Interruption··· 

What Shri Mukherjee has said is correct. Dr. Bhabha has himself 
stated that I can not make a policy statement and I also donOt want to make 
it. It is an entirely political decision and the Government have to decide 

• Replying to a query of a Member (Shri N.C. Chatterjee) whether the Prime Minister 
conveyed to Dr. Bhabha the deslrabll1ty of not issuing such statements without reference 
to the Prime Minister . 

•• Referring to a Member's (Shri Namblar) query as to whether the statement gtves 
emphasis on incentive to production . 

••• Referring to a Member's (Shri H.N. Mukherjee) query that Dr Bhabha should not be 
encouraged to make statements which unnecessarily give rise to complications and 
unpleasant misunderstandings. 
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I would like to refer to Ranga Sahibjl's point about the Cabinet and 
reiterate that I said the other day that the Cabinet has not considered the 
issue formally. But I believe that whatever I am saying today Is our estab-
lished policy. I had not said anything new. I do not want to mention the 
names fo Jawahar Lalji and Gandhiji. because the people think that we seek 
support by mentioning their names. I want to make it clear that we don't 
want to seek support by mentioning their names. 

• • • • • • • •• 
Whatever I am saying is an established government policy and I have 

no doubt that even today the government has the same polley. However, we 
will definitely discuss it in the Cabinet formally. 

I am grateful to Shri Nathpai for whatever else he has said. But I will 
only remind him that nothing is final in the world. So long as human beings 
are there, with mind, ingenuity, discrimination. and deliberations, new things 
will continue to be evolved in the world. It is also not correct to say that the 
duty of an administrator and the preceptors is di1Ierent. You can not divide 
it in this way. After all. the struggle for the Independence of our country was 
started by a preceptor and the tcchnique applied by him In the struggle was 
later on adopted by the whole world. Till today. nobody In the world had ever 
made use of this technique at such a large scalc. 

• • • • • • • • • 
I said that non-violence had been practised by individuals even before 

but Gandhiji made it a weapon of lakhs of people in the freedom struggle. 
Thus the credit for evolving such a technique goes to India. Only this coun-
try could develop this technique because Gandhiji was born In this country. 
Therefore to say that the preceptor and the adm1n1strator are quite different, 
is not correct. It has been a tradition of our country that on the back of 
Arjun there was Shri Krishan and in your State an ascetic and a Saint was 
behind Shivaji. It should not be forgotten that tradition of our country. 
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At the Convocation of the Banaras Hindu University 



Shri Shastri with His Holiness the Dalai Lama 



I' . 

2 
CONSTITUTIONAL ISSUES 

PRESIDENT'S RULE IN ORISSA * 
Mr. Deputy-Speaker, I move: 
"That this House approves the Proclamation issue by the President 

on the 25th Fcbruary, 1961, under Article 356 of the Constitution in rela-
tion to the State of Orissa". 

I have come up with this Resolution under vety special circumstances. 
It is regrettable that a situation should have arisen in Orissa in which 
the President had to take over the administration of the State and run it 
through his representative, the Governor of Orissa. If you will permit me, I 
shall in brief, narrate what has happened in that State during the last few 
years. About the Governor's rcport, of course, a gist of the report was 
presented to the House when the Kerala government was taken over. 
But. personally, I think it is not always neccssaty to do so. Of course, the 
Kerala position was somewhat peculiar. We have to realise that the 
Government of India wants a vety detailed and frank report from the 
Governor when this kind of an action is taken. If his report is placed 
before the House and if it is made a rule, it might even become difficult for 
the government or at least for the Governor to give his full appraisal because 
so many details are furnished by him. 

If the hon. Members are vety particular, I have no special 
objection to laying a gist of the report. But, I am quite sure that the hon. 
Member knows which is in no way less than what has been presented or 
what has been written by the Governor in his report. 

Interruption** 
I think so. That is my impression. Because the han. Member had 

given an adjournment motion some time back and seemed to express opini-

• While moving the Resolution Regarding Proclamation issued by the President 
under Article 356 of the Constitution, L.S. Deb., 8 March 1961, cc 3655-6. 
• Referring to a Mem ber's (Shri Surendranath Dwivedy) demand for the laying of the 
Governor's report on the Table of the House . 

. :,:,:, .. 
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ons on matters which were directly the responsibility of the Governor and 
yet, he felt that the Governor made a mistake. Therefore, I feel the hone 
Member seems to know more than the Governor himself. However, if he is 
keen, I shall place a gtst of Governor's letter. It Is a very brief report of the 
Governor. Still, we will place the gtst on the Table of the House. 

All right we shall place It very soon. I am saying that I should like to 
narrate briefly about the political situation it prevails there at present and at 
was during the last two or three years. In fact, after the last general election 
in 1957 the Congress emerged as the single largest party In the State 
lagtslature. The strength of the other parties was llke this: Congress 56; 
Ganatantra Parishad 51; Praja-Sociallst party 11: Communist party of In-
dia 9, Jharkhand Party 5; Socialist party I; and Independents 7. So, out of 
140. the Congress had 56 members, and the Ganatantra Parishad 51. The 
Congress formed the Government in April 1957. They got the support of 
some other parties. some Independents and also some members of the 
Jharkhand party. 

The Government went on and functioned well on the whole but the 
position remained somewhat unstable because of the substantial strength 
of the Ganatantra Parishad in the Legtslature. And It happened that some 
members of one party joined the other party. and some members of the 
other party joined the first party. This coming in and going out was a 
frequent affair in Orissa, and the result was that the Congress also had to 
carty on the administration in a somewhat difficult situation. 

Interruption· 

Shri Asoka Mehta (MuzaiTarpur): Was there a two-way traffic or an 
one-way traffic. 

It was a two-way traffic. 

Interruption ** 
It was one-way traffic. 

No. some members of the Ganatantra Parishad also resigned; 
Similarly. some members of the Congress party also left it. 

Interruption··· 

Anyhow. when they went to the Ganatantra Partshad they become 
member of the Ganatantra Parishad So, You cannot say that it was a one-

·Referrlng to Member's (Shrl Asoka Mehta) query whether there was a one-way traffic? 

··Rcfcrring to a Member's (Shri MahantyJ comment that it was one-way traffic. 

···Referring to a Member's (Shrl Surendranath Dwlvedy) comment that those who 
joined the Congress from the Ganatantra Parlshad again went to the Ganatantra PaI1shad. 
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way affair; it was a two-way affair obviously. But I do not feel happy over 
it. After all, we have to set up certain standards in public life; and every 
political party has to work in that way. Therefore, I say that it was rather 
an unfortunate situation, and the Government really found it difficult 
to carry on the administration with a stable mind, and the situation 
sometimes became very difficult because there was a slender majority of two 
or three in the Legislature, In fact in one of the discussions, I might say, it 
was just on a snap vote, the Congress Government was defeated perhaps, 
in 1958. Dr. Mahtab, the Chief Minister then, in fact, tendered his 
resignation. But later on the Governor himself, after having looked 
in to the matter and discussed it found that the Congress party was 
still in majority, and Dr. Mahtab, therefore, withdrew this resignation, and 
carried on the Government. But, as I said, the position continued to be 
flexible, and created difficulties both for the government as well as for the 
administration. It was some time in April that Dr. Mahtab felt that if 
they had to carry on, especially the developmental work in Orissa, and 
execute the programmes and poliCies of the Second five year plan he should 
go out of his way and seek the support of the Opposition also. 

He went to the length of suggesting that a coalition Government 
might be formed, and he made an appeal to the Opposition to lend 
their support to him. The Ganatantra Parishad responded to his appeal. 
Afterwards. Dr. Mahtab reSigned. the Congress Ministry resigned and a coa-
lition government was formed on the 22nd May, 1959. This coalition 
Government. on the whole. functioned well and there was co-operation also 
between the two parties, in so far as the administration of Government 
was concerned, and it functioned for about a year and nine months. How-
ever, differences again arose not between those within the Govemment 
but within the two parties, both th Congress Party as well as the Ganatantra 
Parishad in the legislature. If I might say so there were members of 
extremist views in both the parties. In the Congress there were who felt that 
this coalition should not continue, and similarly in the Ganatantra Parishad, 
I am informed there were members who did not feel happy over this coali-
tion. well about the Ganatantra Parishad, the members of the Ganatantra 
Partshad might be knowing it better, but I can say definitely about the 
Congress party that there was dilTerence of opinion. and some members of 
the party, in fact not some perhaps later on, a majority of the members of 
the party felt that this coalition should not continue. 

Interruption * 

It was working well, but, as I said, there were differences outside the 

*Referrlng to a Member's (Shrl Asoka Mehta) remark that if it (coalItlon) has been 
working well. why should it not have been continued? 
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Government, and the position was not so happy. And so many things were 
being said or propagated against the Government itself; and members of the 
parties, even the Ganatantra Parishad and the Congress party. did not feel 
happy, because one felt that the other was canytng on .... 

Interruption-

I do not know that. Of course. I cannot offiCially say anything, 
but I have also read, and I have been reading newspapers. I mow 
that even in the Ganatantra Parishad, there were two sections holding 
dIfferent opinions. 

One section was definitely unhappy with this coalition, but I am 
saying this on the basis of the information that I possess through non-
official sources as well as through the news papers. But that is not a 
matter which is very important. Whatever the Ganatantra Parishad felt, at 
least in the Congress party. there was an opinion, very clear and un-
equivocal opinion that this coalition should not continue. 

Well. there are two things. as I said. The first is that this kind of 
coalition is in a way something new in the present eotext; since 1947 there 
have been very few coalition Governments of course, not in the Centre-but 
in the states; for example. in Kerala, there is a coalition Government work-
ing. For the time being, we have found-of course, some di1Terences 
crop up here and there. but that in Kcrala. things are going on the whole 
normally. and the partIes, both outside as wcll as inside functioning in a 
co-operative way. But still, as hone Members might have seen in the papers, 
there are sometimes rcports of differences cropping up .... 

Interruption" 

Yes, they are there, but it is not a very happy sign or happy 
feature. But in those parties also. ultimately, the discipline has to be 
observed. There may be diffcrence. and even dirty linen may be washed in 
the public. Yet discipline is strictly observed. hone Members have mentioned 
about U.P. I entirely agree; the situation there is most unhappy. Yet, the 
members were present and voted fully in so far as the Motion of Thanks to 
the Governor for his Address was concerned. 

·Referring to a Member"s (Shrl P.K. Deo) observation -that there was no dtvtslon of 
opinion in the Ganatantra Parishad on the working of the coalition Government. 
··Referrlng to a Mem ber"s (Shrl Chlntamanl Panlgrahl) remark that there are cracks 
also in coalition Government. 
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Interruptiion* 

There are internal differences. But I shall give you another reason. A 
coalition can continue till the elections. But both the parties which merge or 
work together should have clear freedom and full liberty to fight the elec-
tions separately or independently. because at the time of the elections the 
policies for which parties stand have to be made clear. Even in Kerala 
itself. it was not possible for the PSP and the Congress to issue a joint 
manifesto. Two manifestoes were issued separately. 

I am not opposed to coali tions as such because in 
parliamentary activity. one does not lmow what situation might arise in a 
particular State. But if coalition is agreed to at the time of elections. the 
parties should be frce to make their choice and fight the elections 
independently; when the elections are over the position could be reviewed, 
and if the two parties which had worked in unison before find it feasible, 
they might do so again or they may not do so. 

So when there is a feeling in the Congress party that they 
should fight their independent elections in 1962. they decided that they 
should end this coalition. 

Interruption ** 
I am sorry I do not agree with Shri Asoka Mehta. I am not saying 

that the coalition Government should not function till the end of the elec-
tions. I'am not denying that fact. but it depends on conditions in a particu-
lar situation in a given State. I am not enunciating a general principle that 
before that election-seven or eight months before the election-the 
coalition Government should come to an end. But it might happen in a 
given situation in a particular State. 

Interruption *** 
One does not know what will happen in Kerala. 
Therefore. ultimately the Congress party decided. on the 20th Febru-

ary. that the coalition Government should corne to an end, and the Chief 
Minister. Dr. Mahtab tendercd his resignation on the 21st February. 
When he tendered his resignation, the Ganatantra Parishad also said 
that they were not willing to carry on. The Governor had naturally to 
consult both the Congress party as well as the Ganatantra Parishad. Infact 

·Referring to a Member's (Shri Asoka Mehta) observation that even in single party 
Government, there are greater amount of differences which are made pubUc every day. 
··Referring to a Member's (Shrl Asoka Mehta) . observation that nowhere has any such 
theory been enunciated that a coalition Government must be broken up 8 months ahead. 
···Referring to a Member's (Shri Chintamani Panigrahi) remark that in Kerala it will not 
hap~n like that (that coalition Government coming to an end 7 to 8 months before the 
election). 
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fact, he consulted the other parties also. The Governor found that Dr. 
Mahtab was insistent and was not prepared to carry on any further. 
The Ganatantra Parishad also, as I said made it clear to the Governor that 
they were not prepared to carty on. All the other parties also sald that 
they were not able to form a Government except perhaps for one 
individual member, Shrt Nityanand Mahapat, who said that all the different 
parties should be collected together and a Government formed. 

But only one member said so to the Governor. But the Governor 
having discussed with the other parties, came to the conclusion that it 
was not possible to form any government there unless one of the two major 
parties was willing to co-operate. In the circumstances, there was no 
alternative for the Governor but to make a recommendation for the Gov-
ernment of the State being taken over by the President. When this recom-
mendation came, the Government of India naturally thought over the 
matter. 

Interruption· 

As you have said, that is hardly relevant and we need not discuss 
it here. If the hone Member so likes, I am prepared to talk to him outside. 

However, as I said, the Governor made that recommendation and 
the Government of India gave thought to It and ultimately decided that 
there was no alternative for them but to declare President's rule in the 
Orissa State, as no Government could be formed under the Constitution. 
There are provisions under the Constitution according to which the 
Government of India have to function. Therefore, under Article 356 of the 
Constitution, the President decided to take over the Government of the 
State. 

If you will permit me, I shall add a word or two more about the 
Ordinance issued by the Governor. In fact, when the Government of Orissa 
tendered its reSignatIon, the Governor advised It to carry on for some time 
at least. In fact, he suggested that the Budget mIght be passed by the State 
Legislature. He said that at least they should have the Vote on Account 
passed in the Legislature, but, as Dr. Mehtab had tendered his resignation 
on the 21st February, there was no way out, because Dr. Mahtab insisted 
that he would persist on this, and the resignation had to be accepted. 
Even that vote on account was not passed. The Governor was placed in 
a special difficulty, in a flx because he could not incur the expenditure of a 
single pie. Even the Members of the Legislature who were there could not 
be paid their travelling allowance for going back to their places. 

*Referring to Han. Dy. Speaker's observation that the House Is not concerned with the 
internal affairs of any party. 
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Let me finish. Then. hon. Members can speak. and I shall reply to 
their points later. I am about to finish in a couple of minutes. 

Then there was other important. urgent expenditure, develp-
mental and other exenditure. So, the Govemor consulted the Chief Secre-
tary, consulted the Law Officers of the Government, and they all advised 
him that in order to meet the emergency which had arisen an ordinance 
might be passed; and the Governor, in consultation with them, of course, 
decided to pass that ordinance. When, as I said, we were informed about 
it, I need not repeat that, we wrote to the Governoer telling him that this 
ordinance was not considered legal here, and. as the Prime Minister said 
the other day, of course, legal opinions differ, or even judges differ among 
themselves. 

Interruption • 

It is not necessary to withdraw it. It will lapse by itself. No action, as 
I said, it is being taken under the ordinance. So there is no deliberate at-
tern pt on his part to usurp certain powers and I can say. if the House will 
permit me to say so. that our Governor in Orissa is a very able and experi-
enced administrator. 

Interruption·· 

Hon. Members, I think it will be good enough to use rather soft lan-
guage while referring to the Governor. 

Now. the Governor is in a way placed in your hands, because it is 
Parliament which will pass the Budget, the Supplementary Demands as well 
as all the legislations. So. in the circumstances, the Governor has to get 
guidance from the sovereign body of Parliament. 

Interruption··· 

I shall tell the hon. Member later. I do not want to take more time. 

Of course, Members from Orissa and other places as well will cer-
tainly like to speak. but I feel that in the circumstances, there is no alterna-
tive for the Government of India but to take this action. As I said in the 
beginning, we do not feel happy to do so because we want the State Legisla-
ture to function all the time, however as the situation developed in this 
manner, we had no alternative and we took this action. I therefore commend 
this Resolution for the consideration of the House. 

-Referring to a Member's (Shrl Surendranath Dwlvedy) query whether the ordinance has 
been withdrawn by this time. 
·-Referrlng to few Mem ber's (Shrl Chintamanl Panlgrahl and Shrl Mahanty) observation 
about the Governor. 
---Referring to a Member's (Shrl Asoka Mehta) query "how has this gap been met now,-
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Mr. Deputy Speaker, there have been many speeches made.· and 
even excited ones, on this Resolution. I think it is better to think calmly 
over this matter as we are faced with certain facts and have to fashion our 
decisions accordingly. I am certain that the whole House realises the fact 
that there was no alternative for the Governor but to recommend the 
introduction of Presidenes rule in the State of Orissa. 

We have to consider the situation objectively. What could the 
Governor do in the circumstances when the Chief Minister of the State 
categorically told him that he was not prepared to shoulder the reponsl-
bility any further? The Governor discussed with him. talked to him and 
advised him. and yet he was not clear that he would continue any further. 
The Governor consulted also the other major party in the State, the 
Ganatantra Parishad. The Minister concerned of that Party also informed 
the Governor that it was not possible for him to carry on the Government or 
to form another Government. In these circumstances, the Governor 
found himself in fix not knowing what to do. He consulted other parties 
also. And when he found that it was not possible for any party to form 
the Government in the State, he made a recommendation that 
Presidenes rule should be introduced. I would request the House to 
consider this matter first. The question of groups or the working of 
groups either in the Congress party or in the other political parties is a 
different matter, and I might say a few words on that later. But here we 
were faced with certain objective facts. The Governor was faced with those 
facts. Why did the Chief Minister come to the conclusion that he did 
and why did the Ganatantra Parishad decide not to continue? These are 
matters with which the Governor is not concerned. The Governor was at 
that moment merely concerned with the fact that the Government, which 
existed at the time wanted to resign and had communicated their decision to 
him. The Governor, having found that it was not possible for any party to 
form a Government thought that certain action was to be taken as early 
as possible. because the vacuum could not be allowed to continue for a 
long period. After all. the State had to be governed. It is therefore, that it 
has been provided in the Constitution that in an emergency the Governor 
has to function in a particular way. 

Shrl Surendranath Dwlvedy said that there was no warning gtven. 
The question of warning does not arise. After all, this matter was discussed 
for four or five days. Everybody, every political party, knew that the next 
step for the Governor was to take over the administration of the State. There 
was no response from any side. I do not want to go into the details. When 

• Replying to the Debate on the Resolution re-proclamatlon Issued by the Prtsldent 
under Article 356 of the Constitution In respect of Orissa L.S. Deb 9 March 1961. cc 
3894-3907. 
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the Constitution was being framed in the Constituent Assembly, this 
matter was discussed threadbare, as to whether these powers should be 
given to the President, how much power should be given to the Governor 
and how had to implement them. All these matters were very carefully 
gone into the Constituent Assembly. In fact, I was looking into the papers, 
There were differences of opinion. Two Committees were set up by the Con-
stituent Assembly, one for the Union Government and the other for the 
State Governments. The two Committee did not say anything about the 
powers to be given to the Governor. But the Committee appointed for the 
States made definite recommendations in this regard. It was felt that situ-
ations might arise when a particular Government was not able to function 
in State. In those circumstances, certain powers were absolutely nec-
essary, and either the President or on his behalf the Governor should 
govern that State, because the people must not suITer. I would not like to go 
into further details, but I do not think that Shri Surendranath 
Dwivedy's charge was irrelevant when he said that no warning was 
issued. Everything was so clear and obvious. 

We have said very little about the principles; we have talked 
much about individuals and discussed personalities. I do not say so 
about Shri Asoka Mehta because at the end of his speech, he raised 
certain general issues. I have gone through the proceedings-and I have 
also heard some speeches-and find that in the course of the discussion 
much has been said about how groups have functioned in the Congress 
organisation, how one individual has worked against another individUal, 
how there are differences and fights between two groups and so on. All 
these matters had becn referred to extensively. I am prepared to agree with 
my hone friends of the Opposition-and I lrnow that every Member of this 
side entirely agrees with it that there is a tendency of working on group 
lines which is on the increase. It is true in the case of the Congress 
organisation. I can also say that the posItion is almost the same in the 
case of other political organisations and other political parties. 
Unfortunately, it is not only the political parties to which it is confined. 
You can find this tendency in other fields of activity also, not only 
political, but also social or educational. It really pains one to see that this 
kind of tendency should be on the increase. If hone Members merely 
want to criticise the Congress for that, I do not think they are fair either 
to the Congress or to themselves. 

I am not accusing. I am merely poInting out facts. I know of the 
P.S.P. itself, I know of one State in which the P.S.P. has got two groups. 
One group is supporting-indirectly, of course-the Government. whereas 
the other group is harshly critical, very critical. And not only to that 
extent. Well behind the curtain. certain things are carried on, it is not 
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good, neither good for the Congress nor for the P.S.P. 

Interruption-

Well, I am prcpared to talk to him also privately. but I can only tell 
him that my information is absolutcly correct. 

Unfortunately, I happen to know more about that particular State 
than 5hri Mehta does. I am sorry to put it in that way. but that Is a fact. 

Interruption--

I am merely saying that in so far as this group working is con-
cerned, it is not rcstrictcd to one party. I do not thcreby mean to justify 
that the Congress can indulge in group politics or group parties. 

Uttar Pradcsh was rcfcrred to in that connection. Shri Suren-
dranath Dwivcdy said that U.P. was in a worsc position than Orissa. Well. 
in U.P.; it is true twice some Mcmbers of the Congress party did function 
in a way which was, from the party point of vicw. very jrnproper--()nce 
before. and next time recently-but no rcsolution as such was passed by 
the party on either of these occasions that the Government there should 
resign or tender its resignation. In fact. it was otherwise. They were 
angry. upset over certain matters, and they expressed their views or opin-
ions publicly. but there was ncver a rcsolution pass cd or even an effort 
made on their part to oust that particular Govcrnment. or if you might 
like to say. the group which was in powcr. Thcy never tried to do that. 

Here, in this case, it is the Provincial Congress Committee of Orissa 
which comes to a dccision, and later on, the p.e.c. The P.C.C. cannot 
finally direct; it is the party, the Legislature party in the Assembly, 
which passed a resolution sayir.g that the Government should resign. If 
any party passes a resolution of that nature the government cannot. I 
think-whether it is P.5.P. or any othcr party--6imply cannot say no to 
that. The position has to be acceptcd. It Is a mandate for the 
Government. So, as the party had passcd that resolution, the Chief 
Minister. naturally dccidcd to tcndcr his rcsignation. His personal opinion, 
his own view, may be dHTcrent. So. as I said, the case of U.P., or any 
reference to that. is not quite relevant. 

·Referring to a Member's (Shrl Asoka Mehta) remark that he did not make any 
reference to any group in the Congress In the course of his speech. 
··Referring to a Member's (Shrl Asoka Mehta) statement that if the bon. Minister bas 
anything to say about the P.S.P. he shall welcome him and the information on which 
the hone Minister has come to his conclusion Is without any basis and foundation. 
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As regards the alliance etc. Shri Mukherjee said that this alliance 
Itself was wrong. was bad. It has been seen in this House itself. that one of 
the Members on our side has expressed his disapproval of this alliance, 
and it is a lmown histroy that this matter was discussed in the All-India 
Congress Committee fully. and there were two strong views, two different 
views. expressed on this matter even then. but the majority felt that 
this alliance should be entered into. It is not quite clear to me what Shri 
Mehtab means in his article where he has said something about this in 
suggesting solutions. In the third point he has said that these things 
should be discussed openly and negotiated openly. Well. as far as I lmow 
about the programme and poliCies. there was an open declaration-not 
only negotiation and discussion. but an open declaration about the 
-policies especially about the economic programmes and policy in the Second 
Plan. These were made clear to the Ganatantra Parishad. They agreed to 
that. and then this alliance was entered into. 

However. while it is very easy for Shri Mukherjee to advise us on 
that matter. the Communist Party. he will pardon my saying so, does not 
perhaps believe In open negotiations in regard to these matters. and 
sometimes I am amazed to see the kind of alliances the Communist 
party enters into with different parties. there is no question of any 
principle or policies. In order to hit the Congress organisation the Commu-
nist Party is prepared to enter into any kind of alliance. but. well. I should 
not copy that. But in any case. I can agree to an extent with what Shri 
Mukherjee has said. that on this matter there can be a difference of opin-
ion. Yet, the Congress took pretty good care to see that the question of 
policies was agreed to for the prescribed period of two or three years 
that they had to continue. 1.e. till the next elections. So. that care was 
taken and there was an open discussion and open declaration. 

To say that this action was taken because the Congress Govern-
ment was found in a minority or something like that Is. again. a charge. 
which is not fair. Whenever it is found that the administration or Govern-
ment might come to a collapse or an end. the Government have to inter-
vene, or the Governor has to make a recommendation, but I would remind 
the House that the first action under this provision of the Constitution. 
was taken against a Congress Government which was in an absolute ma-
jority. I am referring to the year 1951 when President's rule was intro-
duced in Punjab. 

Interruption· 

That was a different matter. Corruption is always on the tongue of 
-Referring to a Member's (Shrt Chtntamanl Panlgrahl) that "PunJab government was cor-
rupt". 
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my friend. I think it is better he does not use it so frequently. If corruption 
is there, we are all responsible for that. 

interruption-

You also belong to this country, and therefore, you have also to 
share that blame. 

Again this action had to be taken. Corruption apart, in Punjab 
the position was that it had become so fluid, fights between groups were 
going on, and the situation was such that it had become almost impossible 
to have a stable government there. It was more or less purely on the 
ground of these factional fights that the Government of India decided 
to introduce President's rule in Punjab. Then action was taken in PEPSU 
and later on in Travancore-Cochin. Then, of course, in Kerala. In Travan-
core-Cochin also when action was taken there was a Congress Government. 
The Chief Minister belonged to the Congress. There again because they 
became so unstable and as they were in a minOrity they were taking help 
from others in order to carry on the administration. But, when it was 
found that they were not able to run the Government properly and there 
were frequent changes, then the President's rule was promulgated. 

It is therefore. clear that whenever it has been found that the politi-
cal party which was in power was not able to run the administration, the 
needful was done. 

I remember Shri Dwivedy was vety vehement and was entirely in 
favour, in fact, he was critical of Government not taking action quickly 
in Kerala. I remember that most of that things which Shri Dwivedy said 
against the action taken in Orissa were said by our friends, the members of 
the Communist Party. If the speeches were to be seen almost same 
arguments have been repeated. I WOUld, therefore, beg the hone 
Members of the Opposition to see that how difficult our position is-the 
position of Government. You can lay any charge. A member of a particular 
State where action has been taken can say anything he likes. But it is for 
the Government to come to a correct decision. And, we have to balance the 
various factors. We would be prepared to accept all criticisms. But the 
point is whether it is in the interests of the State, at the present moment, 
to allow any government to carty on there. It will end in a kind of situation 
in which nothing will function. Or would it be desirable for the Government 
of India or the President to administer the State through the Governor? 

As regards Shrl Mahtab article, I have read it and read it carefully . 

•• Referring to a Member's (Shrf Chlntamanl Panlgrahl) remark that ·when there Is all-
round corruption. what can be done?-. 
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The first two points are quite clear. The first is that a party in minor-
ity should not go in for the formation of a government on the off-chance of 
securing more recruits later on. Generally, it has been our pollcy. But I do 
not think this can be accepted as a general rule. A party may be 
returned in a minority but it may be in substantial numbers in the 
State Legislature. If that party has got the confidence of carrying the 
Legislature with it even though it is in a minority, the Governor can exercise 
his discretion and allow that party to form the government. You cannot 
rule it out completely. What Shri Mahtab has said may be generally 
correct. But we cannot rule it out altogether. 

The point to consider is whether we will have frequent elections 
in this country, a poor country. We all talk of economy. Lakhs and 
lakhs of rupees have to be spent in elections. Are we going to put people 
in utter confusion? After all, our people are not very much educated in the 
rural areas. If we are going to have elections in the State twice or thrice I 
do not know what is going to happen. At least the people in the rural areas 
will be greatly confused. Thcy may not be able to appreciate what 
really democracy means. So, we have to take a long-range view of things. 

In fact I held the opinion some time back that generally the 
Congress should not enter into alliance with parties. But conditions are 
fast changing and the political conditions have developed in such a way 
that people's minds are not very clear. They are sometimes vety critical of 
the Congress: they are sometimes very critical of the other parties. They 
are not able to make up their minds whenever they go to polls. And circum-
stances might arise in States where two or three groups or parties may be 
returned in substantial numbers. What are we to do in those circum-
stances? Are we going to say: 'All right: let us hold the elections again and 
see which party is returned in a comfortable clear majority"? Conditions 
might arise in which this prinCiple might have to be overlooked. 

Not only this. I say if the Congress Party or even the P.S.P. or the 
Communist Party comes in Kerala and they are less by two votes there also 
the Governor should be given the discretion to ask that party to carty on. 
If they feel that they are not able to carry on, it will be for the Governor to 
decide either to hold new elections or to function in a different way. There-
fore, while generally agreeing with what 500 Mahtab has said, I do not 
think we can make it a hard and fast rule. 

Then, he has said about recruitment from other partles. Here again 
as far as possible recruitment from other parties-I mean entering into a 
contract or bargaining etc-should be avoided. I wholly disapprove of It. 
But the point is this. Suppose there are independent members in the State 
legislatures as well as in Parliament. 
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Interruption· 

True: certainly they would be returned when they defeat some people. 
But independent members are not divided compartmentally. So far as their 
ideas and ideologies are concerned, they do not hold fast to a particular 
thing. Of course, in course of time, they can develop and change their 
mind. 

Interruption·· 

Of course, hone Members might say whatever they like. But what 
really is the basic difference that exists between two or three major 
political parites in the country? Very few differences exist. Of course, it 
is just a question of emphasis; and sometimes it may be a question of 
means. The fact of the matter is that the differences are so narrowed down 
that really one member of a party does not hesitate ... (Interruptions). 

Let me fmtsh. What I say is this. I give every credit to the honesty 
of an independent member. He can really think over and change his mind 
and decide to join either the Congress party or the P.S.P. or any other 
party. Therefore, there is that difficulty. 

There is the second point. I shall put this to 5hri Asoka Mehta. Of 
course, Shrt Mukherjee may not like it. There is our Punjab friend, Shri 
Daulta. He was a full-fledged-or whatever it is-Communist. Certain things 
took place and there was a revulsion in his mind. His whole being works 
against the Communist party, his thinking, his working. everything, If he 
decides to join a particular party will you bang the door against him? Only 
because we are in power and he wants to join the Congress party you are 
charging that Member unnecessarily with dishonest motive. 

I am merely posing this question. These are matters which will 
have to be taken into consideration. I am not expressing any opinion 
either way. I am merely posing these questions for the consideration of all 
the political parties. I do not say it is only for us. Whatever code of conduct 
it made it will have to be made applicable for all the political parties. So 
there are various matters which will have to be taken into 
consideration. But it is true that in this matter, if we have to succeed, 
all the political parties will have to co-operate and sit down and make a 

• Referring to a Mem ber's (Shrt P.K. Deo) observation that how can the independent 
members who returned after defeating the official Congress candidates can go against 
the popular verdict and Join the party In power? 

•• Referring to a Member's (Shrl P.K. Deo) remarks that If the Independent members 
developed and change their mind subsequently they should again go to the polls. 
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certain code of conduct. Otherwise. I am very doubtful if you can come to 
a mutually agreed decision. There are. for instance. other problems 
also: problem of discipline of the students and the youtn. avoidance of 
strikes. the question of labour so vitally important in the present 
context and also the participation of the workers in management. So, these 
things are really important and if we want to build up really good rraditions 
and we want to raise the standard of public life and public work. I do agree 
that these matters will have to be thrashed out across a table and the 
political parties will have to come together. will have to come to a mutual 
agreement. While agreeing with the general principle. I wanted to bring 
other aspects also to the notice of the hone Members and would request 
them to give thought to them. 

I come to the third pOint; I have already referred to it. Whenever 
there arises a situation in which no political party commands a majority 
there should be open negotiations for coalition in order that frequent 
elections may not be held. We have done that in the case of Orissa. We 
have done that in the case of Kerala. 

Interruption· 

In what capacity? I do not know how it was referred to by the hone 
Members I ammercly replying to the pOints which were referred to here. 
Even on behalf of the Government I can say these things. I am referring 
to the point that we should have certain principles to be observed by every 
political party; are represented.here in the house. Therefore. I can certainly 
make a reference to that. even as a Minister in the Government of India. 

I have not read the statement of Shri Krishna Menon and I do not 
think it was an interview given by Shri Menon; it was only reported by 
the correspondent. In these circumstances, I do not think It would be 
advisable to take it that he has actually said these things in those words. 
If we want to introduce the President's rule in order to get a majority 
in the next elections, I think it would be the most unfortunate thing both 
for the Congress as well as for the country and the Government. I can never 
imagine that our defence Minister would have made a statement of that 
kind. 

Shri Dwivedy referred to the elections. It is difficult for me to tell the 
House definitely as to what we will do. But our policy is to hold elections in 
such cases. as early as possible. But we hnve to see the convenience of the 
Election Co!nmission and see how soon it can be held. Perhaps it was Shri 

• Referring to a Member's (Shrl Chlntamanl Panlgrahl) query whether the hone 
Minister was replying to the points raised. (b) Dr. Hare Krishna Mahtab on behalf of the 
Congress Governm en t. 
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Dwivedy himself who said that it would have to be done before the rains set 
in or much later. 

It can be October: it can be November or it may be along with the 
general elections. If it should be before the general elections, it can only be 
before the rains set in or sometime in October. But this matter is engaging 
our attention and we will be able to come to a decision soon. 

Interruption-

I have said that no money has been drawn and immediately we are 
coming up with the Supplementary demands. 

• Referring to a Member's (Shri Chin tam ani PanigrahU query "whether a copy of the 
Ordinance appropriating certain sums of money will be laJd on the Table of the House' 
and also whether any money has been drawn In pursuance of that ordinance? 



Addressing the Indo-Pak Peace Summit at Tashkent 

With Mr. ZA. Bhutto, President Ayub Khan and the Soviet Prime Minister Alexei Kosygin after 
signing the Tashkent Declaration 



With Ayub Khan, President of Pakistan in Tashkent, 7 January 1966 

At Tashkent with President Ayub Khan and Sardar waran Singh 



With Indian delegation at Tashkent in January 1966 



asbIIz:ot, 6 J...... ..... ........ 1966 



Addressing a distinguished gathering at the House of Friendship, Moscow, 14 May, 1965 



Speaking at the USSR Government reception at the Kremlin on 15 May 1965 



Clasping the extended hand of a child at Leningrad Railway Station 

USSR Premier, Mr. Kosygin, bids farewell to Shri Shastri on 17 May 1965 



Addressi~ the ~thering on the occasion of the inauguration of Nehru Exhibition in Tashkent, 19 
May 1965 



ALL INDIA SERVICES* 

'!his House do resolve in pursuance of clause (1) of Article 312 of the 
Constitution that it is necessary and expedient in the national interest that 
Parliament should by law provide for the creation of the following All-India 
Services common to the Union and the States and regulate the recruitment, 
and the conditions of service of persons appointed, to each of these 
Services, namely:-

(i) The Indian Service of Engineers (Irrigation, Power, Buildings and Roads); 

(11) The Indian Forest Service; and 

(iii) The Indian Medical and Health Service." 

Sir, I am qUite sure that the House will welcome this Resolution. 
As the House might be aware, during the British days-I am talking of the 
period before 1920-in almost evcry branch of the administration there were 
all-India services. But between the years 1920 and 1945 almost all except of 
course the I.C.S. and the I.P. Service were abolished. After 1947, the 
Government of India have been giving thought to this matter and they have 
been discussing with the State Governments the question of fonning all-India 
services in the different branches of the administration. My colleague reminds 
me that it was in October, 1946 that the Government of India decided to have 
the LA.S. and the LP .S. cadres on all-India basis. I was just now saying that 
we had been giving thought to this matter, and we were holding discussions 
and meetings with the Chief Ministers of the State Governments about the 
fonnation of newall-India services in other branches of administration, for 
example, Health, Forest, Engineering and similar other departments. Unfortu-
nately, the response was not very satisfactory. But we had been pursuing 
this matter. And it was recently in the Conference of the Chief Ministers-the 
Conference was held on August 11 and 12, 1961-that matters concerning 
national integration were considered and it was generally felt that one of the 

• While moving the Resolution regarding creation of certain newall-India services in Rajya 
Sabha, 5 December 1961, CC 1148-1300. 
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factors which would lead to or which would help in furthering the cause of 
national integration was the formation of all-India services. And I am glad that 
the Chief Minister's Conference decided that we should have at least three new 
all-India services about which reference has been made in the Resolution I 
have just now moved. Since this Resolution was passed, we have been trying 
to draw up a scheme in the Home Ministry and we have been consulting the 
different Ministries concerned, the Health MiniStry and the other Ministries. It 
has taken some time because various complicated matters are involved in it 
but still I might inform the House that the scheme is ready and we want to send 
the scheme to the State Governments. It may be possible to do so within a 
fortnight or so. When we have obtained the opinion of the State Govern-
ments, we will be able to finalise the scheme and then draw up a Bill which w1ll 
have to be brought forward before Parliament. 

Sir, I need not emphasise the importance and the necessity of having 
all-India services. It has many advantages and one of the most important, I 
think. is the advantage that it introduces an element of mobility amongst the 
officers. The officers can move from one State to another and they can also 
come to the Centre. It also introduces competition in appOintments to the 
all-India services. I mean, a major part of the services will have to be 
recruited by means of competition, competitive examinations. Of course, a 
part of the services will have to be built up by promotion. Thirdly, Sir, it gives 
an opportunity to the officers to work in a wider field, in a wider context. It is 
advantageous both to the States as well as to the Centre when they have to 
work in those respective fields. I mean to say that when an officer working in a 
state comes to the Centre, to the Central secretariat, he brings along with 
him his practical experience, his field experience, and similarly, when an 
officer who has been working in the secretariat for quite a long time goes to 
a State, then he is able to derive further practlcal experience. He faces 
practical difficulties and learns a good deal about the actual difficulties which 
have to be overcome in the field of his activities. Here at the Centre, he 
gets theoretical experience which is indeed useful but the practical part of it 
also is equally important. 

Then, as I said about the national integration, when the officers go 
from one State to another they are able to bring about closer understanding; 
at least they come closer to the people, they are able to understand the 
problems of the other States to which they do not belong. And I have my own 
practical experience. In some of these States where there were civil 
disturbances or there were some kind of agitations of a serious nature, I have 
found that the officers from other States were able to take a more dispas-
sionate and disinterested view of things. They were able to handle the 
situation in a much better way. I do not want to accuse the officers of the 
States but it is only natural that a person belonging to that particular State is 
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apt to take a somewhat restricted view because he Is so closely connected 
with that State and he Is fully aware of the problems of his State, whereas an 
officer of another State can take a more objective view and deal with the 
situation as best as he can and perhaps, more effectively. I do not want to 
quote instances, but when I say that I have a few examples in my mind, I say 
it with a full sense of responsibility. and I know that those officers from 
other States did deal with the situation effectively. 

So, as I said. it brings the people closer. If the services have not got 
that national approach, it is bound to have an adverse effect on the people as 
a whole because the services arc in a way one of the most important elements 
of the SOCiety and they are able to build up public opinion. I am not only 
talking of the officers at the top. but at different levels. and the kind of opinions 
they hold. the way they behave and act. all have their own effect on the people. 
And if they function on a national basis in a disinterested way having no 
parochial views. it will create a national atmosphere in the country. 

So. it is very important that there should be as many all-India services 
as possible because. as I said. they are able to move about, they are able to 
understand the people of other States and they know their language. I was a 
bit surprised when I went to Madhya Pradesh. I was talking to some I.e.s. 
and I.A.S. officers. I started speaking in English knowing that they came from 
Tamil Nadu or from Madras. And they instead started speaking to me in 
fluent Hindi. Similarly. when i went to Andhra. again there were officers from 
the northern part of our country, and they could speak equally well in Telugu . 

• • • 
No. I could not do so. but because they were from this part I spoke to 

them in Hindi. What I mean to say is that all these things are good for our 
country. and I feel. Sir, that we should all be happy that the State Govern-
ments have agreed to the formation of these three new services. It might be 
said that some more new services should be fonned. I am not against it. In 
fact i would like to compliment my friend. Shri Jaspat Roy Kapoor, whose 
Resolution. I think. is also on the agcnda for the next Non-Official Day. He has 
been pressing for the formation of the services for long. and in the list of 
Services he has proposed in his Resolution. Education Service Is also one. 

Interruption * 
Yes, the Indian Legislative Service. Well, Sir, I thought Shri Bhupesh 

Gupta generally attached importance to matters which pertained to the people 
as a whole. We are, in fact, dealing with services with which the general 
people are concerned. whether it is Education. Health or other, and the 
Indian Legislative Services, I think, is not so important. (Interruption.) 

• Referring to a Member's (Shri Bhupcsh Gupta) remark"l have also concluded one." 
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Well, I do not want to take more time. About the Education Service, of 
course the views of the Government of India have been made clear on a 
number of occasions. But it is alw~ys good that we should carry the State 
Governments with us. As the House will remember, this matter was discussed 
at the National Integration Conference, and I think from almost every 
quarter it was emphasised that Education should also be brought into the fold 
of all-India services. Well, we could not decide this matter. We had discussed 
it in the last meeting of the Chicf Ministers' Conference, and the Chief 
Ministers' Confcrence agreed to these three services only. "Education- they 
did not agree to. And recently also I had a discussion with three or four 
Chief Ministers. Thcy said that they should be given time and that nothing 
should be done in a hurry. So in these circumstances I think it would be 
desirable that we should rcstrict oursclves to these three Services now. 

I do not want to go into details about the general organisation of 
the all-India services. I would merely like to mention that each State will have 
a cadre of its own in the services, and the strength of each will be determined 
according to its reqUirements but on a broadly uniform basis, and the 
strength of the cadre will be flXed with rcfcrence to the number of senior posts 
which it is considered necessary to include in the scrvices. For instance, all 
posts of the rank of Executive Enginecrs and above may be included in the 
Indian Service of Enginecrs. And similarly, posts of the rank of Deputy 
Conservator of Forests and above may be cad red in the Indian Forest 
Service, and those of the rank of Civil Surgeon and above in the Indian Medical 
and Health Service. 

Well. Sir. i do not want to go into details. because they have not yet 
been fmalised. I am mcrely giving you the general pattern of the structure of 
the services we propose to form. When we have received the consent of the 
State Governments. we Will prepare the final scheme which. as I said, will 
come up before Parliament for legislation. I hope, SIr, that the House will 
generally give its approval to this Resolution so that we might be able to go 
ahead with this scheme and put it into effcct as early as possIble. I am very 
keen, Sir, that we should be able to implement this scheme as early as 
possible. 

Sir. my task has been made much lighter by the speech which has just 
now been made by Dr. KunzTU.* As he has said. I was also a bit surprised to 
hear the remarks of my valued colleague. Shri Santhanam. He said that he 
represented a particular State in this House. It is true that he does represent 
a particular State but when he comes to this House he. as a Member of Parlia-
ment, of course, keeping the interests of the State concerned. has to func-

·Replytng to a Member's (Pandlt Hriday Nath Kunzrul query about the Agricultural Serv-
ices. 
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tion in a much wider context and he will have to keep the interests of his 
state in view most certainly but it will not be in any way incompatible with the 
interests of the countty as a whole. So, while functioning in this House, we 
have to bear the interests of the State in mind we have also to take an all-
India view of things because it is much more important that the countty 
as a whole is kept intact and we are able to work unitedly but this should 
not mean that the intcrests of the State will be injured in any way. This 
matter, as Dr. Kunzru has just now said, was considered for quite a long time. 
For the last six or seven years this matter has been under discussion with the 
Chief Ministers and others concerned, the officers also, but they did not 
agree to this proposal. It clearly means that they gave full thought to it; 
they were seriously considering this matter amongst themselves and 
ultimately when they came to this conclusion, and felt the need for it they 
agreed. These three all-India services would definitely be useful for every 
State as well as for the countty. 

Article 252 of the Constitution clearly says that in certain matters the 
Legislatures have to be consulted. If two or more State Legislatures are of 
opinion that there are ccrtain mattcrs with respect to which Parliament has no 
power, then in that case it is definitely provided in Article 252 that the 
State Legislatures have to be consulted but Article 310 which deals with the 
services does not contain any provision for the State Assemblies being 
consulted. So, it is really not necessary in this case to have consulted the 
State Legislative Assemblies. When the Chief Ministers speak, as Dr. Kunzru 
has said, they speak on behalf of their Governments. Mr. Chettiar said that the 
whole scheme should have been circulated to the State Governments. We are 
going to do exactly the same thing. I do not want to take a very technical view 
of what is provided in the Constitution. Mr. Chettiar said that once a 
Resolution is passed in the Rajya Sabha, the Government of India is free 
either to consuH the State Governments or not. I made it clear definitely yester-
day that we have prepared the full scheme which will be sent to the State 
Governments. 

Naturally then, it will not only be the Chief Ministers but the entire 
Cabinets that will consider this scheme and corne to their own conclusions. 
So, they will get ample opportunity to consider the whole scheme and make 
their suggestions. The important point is that we have to frame the legislation. 
The important aspect of the matter is the framing of legislation and the rules, 
etc. In that connection also, I would make it clear to Mr. Chettiar that we 
will have to bring in a new Bill for this, altogether a new Bill and not an 
amendment of any old Act. It is jUSl- possible that we may have to hold a 
number of discussions-although I do not want to delay the matter on this 
account~ither at the officers' level or even at the Chief Ministers' level. We 
may have to have some discussions with them before the scheme is finalised. 
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Sir, the general question was raised by Shri Santhanam that we want 
to have more of Central services and that we want to curtail and weaken 
the State Governments. Of course, individually. I am not at all in 
agreement with any such idea; it is not a question of individual views. even on 
behalf of our Government I can say that we believe in decentralisation of our 
administration. We have gone down to, I think. the maximum extent 
possible in so far as this problem is concerned. I do not want to refer to the 
Panchayats and others but so far as the State Governments are concerned, 
I think we consider their autonomy as something sacred and their sanctlty is 
sanctioned and assured. This vast country cannot be properly ruled otherwise 
if we want to function in a democratic way. Of course. if there is not to be 
democratic set-up the whole pattern will change but if democratic functioning 
is to be there. we will have to respect the autonomy of the State Governments, 
and I am surprised that any doubts should have been created in the mind of 
Shri Santhanam that Government of India wants to move in some other direc-
tion or that in an indirect manncr is trying to centralise things. Mr. San-
thanam also refcrred to thc language difficulties. The language difficulties 
are there but the all-India services. both the Administrative as well as the 
Police. when they are functioning in evcry nook and corner of the 
country, the magistratcs are postcd in every district, whether in the hilly 
region or in the various other regions. the police have also to function 10 
every area of our country. they havc to come in contact with the people, if 
they do not know the language. they have to learn the language and, as I 
mentioned the other day, I am glad that our officers are trying to learn the 
language of the area in which thcy have to serve but if there is some 
deficiency-I do not say that they are all perfect-we have to make every effort 
to see that our officers do learn and not only learn but follow the language so 
that they are able to work efficicntly in the area they have to serve, and they 
cannot do so really because to remove their grievances they must know their 
language. For the time being English Is there. So long as English is there, 
it will serve as a common language but it is possible that in the course of 
the next four or five years some difficulties might arise because every State 
government is trying to develop its regional language and the administration 
will also then be run mostly in the regional language. Therefore, we are 
making every effort to implement the three-language formula, regional 
language, English and Hindi. Every State Government has accepted this for-
mula; it has not only been accepted but an attempt is being made to 
implement that scheme. And implementation will have to start 
immediately. Certain difficulties may be there; they will have to be removed 
but the basic approach has to be that there should be one common language 
which could be understood throughout the country. It will take time but 
during this period, that is. the next ten or fifteen years. English is there which 
can come to our help and rescue. 
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Interruption· 

They will not belong to the subordinate service but as they will have to 
deal with people they will surely learn the language of that area. It should be 
easier for these high-placed officers: they must learn. If the Englishmen in the 
old days could learn Hindi, not only Hindi but even Paharl it should be easy 
for these people also. I remember mostly in U.P. English I.e.s. officers, when 
they joined service and came to India they were generaly posted in the hilly 
districts for climatic and other reasons and you must admit that they did lmow 
Hindi: it is a different matter that they may not be experts. Sometimes I feel 
that we should take a lesson from them. If friends from West Bengal could 
pick up Tamil or Telugu, it will really be a good thing. At least the good points 
of Englishmen we must accept and adopt; there should be no objection to that. 

Interruption·· 

Yes; it is being taught but even those who are serving at present must 
also pick up while serving. So, the question of language should not, I think 
create any special difficulty but if difficulties are there, they will have to be 
removed. 

I also agree with Mr. Chettlar that we should not confine ourselves to 
zones, the officers bcing transferred within the zone from one State to the 
other. I shall greatly welcome that officers from the north should go to the 
south and those from the south should go to the east or to the West, and in 
regard to these services we should bear that in mind. Anyhow we have to 
proceed slowly in these matters. 

Interruption ••• 

Exactly I said that, English is there. After all we are laying a good 
deal of stress on English and as you know all the scientific and technical words 
will have to be in English. That is our decision. Even if the regional language 
is adopted, all the technical and scientific terms have to be mostly in English 
and the English words will have to be adopted and accepted. 

• Referring to a Member's (Shrl San thanam) observation that English is practically 
disappearing from the subordinate serives of every state . 

•• Referring to a Member's (Shrl Jaspat Roy Kapoor) query regarding the regional 
language being taught to the all-India services officers during their period of training. 

••• Replying to a Member's (M.H. Sam uel) observation that Hindi Is being very largely 
understood in the southern states and there should not be much difficulty as far as 
language is concerned. 
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Anyhow both the languages should be undertsood, Hindi as well as 
English I am talking of the interim period. Ultimately. of course, there has to be 
one language. 

But I do not quite agree with Mr. Man!. We cannot impose any language 
on any State Government. Suppose they adopt a particular regional language 
for purposes of administration. We cannot rule it out. But what is Important 
about the all-India services is that these officers should know all the three 
languages, English, Hindi, as well as the regional language of the area they 
have to work in. 

Now, Mr. Chettiar said that he did not understand the justification 
for the Forest Scrvice. Dr. Kunzru has already mentioned about forests 
being our national asset, and it is essential that we should keep in view the 
requirements of the whole country in so far as these forests are concerned. I 
might also mention that afforestation or deforestation in one State may have 
considerable eITect on another State. For instance, the flood control schemes 
in the Damodar Valley reqUire that in order to prevent serious floods in West 
Bengal there should be afforestation in the upper reaches of the Damodar 
and its tributaries in Bihar. Further I would also like to add that higher 
forestry training and research are even now centralised at the Forest Research 
College and Institute at Debra Dun which shows that forestry is the field 
which is particulary suitable for an all-India service. These are the special 
reasons on account of which we thought of creating this new service and the 
State Governments readily agreed. 

Interruption-

Yes; it was considered but not agreed to. In fact, there was not much 
discussion on this; yet it was referred to in our discussiOns and the Chief 
Ministers were agreeable to the creation of only these three Services. Dr. 
Kunzru has already referred to the Police Service and he said that the All-India 
Police Service has not in any way stood in the way of a decentralised police 
administration. I also want to add nor has the existence of an All-India 
Administrative Service in the field of general administration stood in the 
way of increased decentralisation in the sphere of general and departmental 
administration. The fact that there is an all-India service does not mean 
that the members of a service belonging to the cadre of a particular State 
are not fully under the operational control of the State Government. A 
member of an all-India service carrics out the orders of the State Government 
in the same way as a member of a State service. The fact that there Is 
common recruitment and common conditions of services and provision for 
rotation between the Central and the States while conducive to emciency and 

• Referring to a Member's (RaJkumarl Amrlt Kaur) query as whether the question of an All-
India Agricultural Service was alc;o considered. 
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better understanding between the Centre and the States does not have. even 
in the slightest degree. a hannful effect on decentralisation of 
planning. programming and execution etc. 

Mr. Chettiar said that our services are in the habit of toeing the line. 
Well. if he really wants to build up and raise the standard of the services, he 
should be more agreeable to the creation of all-India services. I entirely agree 
with him that our services should be able to express their views independ-
ently and frankly and it should be for the Ministers also to accept this 
position. Of course, the Minister is entirely and ultimately responsible for taking 
the final decision, but he should be in a mood and be always prepared to 
listen to the views expressed independently and frankly by the SecretaIy or 
any other officer. That relationship has to be built up. And I personally think 
that that is the best thing. If the services are to function in a dignified 
manner and if the Ministers also want to get free and frank views, this relation-
ship will have to be further developed, and I think the formation of all-India 
services will definitely help in that direction. 

I might also mention about the National Academy, where our Indian 
administrative officers get their training. He referred to the stinking rooms etc. 
He may be right because the space available there is very inadequate and 
only recently, during the last month and a half, I have been considering this 
matter, whether the School should be shifted from Mussoorie to some other 
place. We need much more space. I had occasion recently to go to Mount Abu 
where I saw the Indian Police Training College. It has a building in Mount Abu. 
There the position is much worse than what it is in Mussoorie. It is essential 
therefore, that these two institutions should be shifted to some other place. 
We are giving thought to this matter. We are discussing it with some 
departments, President's Estate, etc. Dehra Dun is one of the places where 
these institutions could be shifted. VIe would certainly like to provide 
much greater space to these institutions, so that the necessaty 
facilities are made available to those who get their training in these places. 

As regards snobbery, etc. I need not say much. It is an obvious 
mistake. As I was saying just now, the officers have to completely change 
their outlook and approach in the present context. To an extent I also feel 
that a revolutlonaty change has yet to come about amongst the officers, if they 
have to function in the rural areas and if they really want to serve the best 
interests of the people. I am also not much impressed when I go to these 
institutions and find that there they consider themselves as high class, 
top officers and major attention is paid to what kind of arrangements are 
made there, what kind of uniform is used, whom they should meet and with 
whom they should eat. These are things which are most unimportant. I 
expressed these views in Mount Abu itself and I said that they should give up 
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all such habits. I agree that a radical change will have to be brought about in 
this direction. 

Interruption· 

I am referring to officers. While I say all this, it must be admitted that 
these very officers are functioning in every nook and corner of the country. 
In the Community Development Blocks they are working. They are doing 
every kind of work. You go there during floods, you go there at other times 
and other occasions. These officers are doing all the developmental work and 
they have made considerable progress. For all these developments, these om-
cers who are mostly responsible. A change is coming about, but the change 
has to be quicker. I myself agrce that it should be quicker still. 

I have nothing further to add except this. Shri Bhupesh Gupta made 
some observations about the Central Government using the members of the 
all-India services in Kcrala against the Communist Government of that 
State. Of course, I need not say that the charge was wholly unfounded. His 
real complaint perhaps was that the Communist Government in Kerala 
found it rather difficult to bend the members of the all-India services to their 
will. (Interruptions) 

Well, I think we should feel proud that the all-India service, in spite 
of a Communist Government being there, functioned in an independent 
manner. And I say that they should do so in the case of any Government, 
whether the Government is run by the Congress. P .S.P. or Communist, which-
ever party may be there. The Serviccs are the bedrock and base of our admini-
stration and if they work honestly and independently. the people will be better 
served. Thank you. 

• Referring to a Member's (Shri Bhupesh Gupta) query regarding protocol. procedure, whoalts 
at which end of the table, are still there. 
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ADMINISTRATIVE SET-UP OF THE UNION 
TERRITORIES * 

In accordance with the assurance given during the last Session of 
Parliament. I would like to make a statement in regard to making changes in 
the existing set-up of the Union Territories. 

Before I proceed to apprise the House of the steps Government pro-
pose to take in this matter, I would briefly refer to the existing arrangements 
about the administration of these territories. As the House is aware, the 
States Reorganisation Commission made a detailed examination of the vari-
ous aspects of the problems of the former Part 'C' States and came to the 
conclusion that these States provided no adequate recompense for all the 
constitutional, administrative and financial problems which they posed. The 
Commission accordingly suggested that to the extent practicable, the Part 
IC' States should be merged with the adjoining larger State. The Centrally 
administered areas recommended for immediate merger with the adjoining 
States included Himachal Pradesh and Tripura. In regard to Manipur also, 
the Commission was definitely of the view that it could not maintain its 
separate existence for long and that the ultimate solution should be its 
merger with Assam. 

As regards the appropriate set-up for such of the Centrally admini-
stered areas as might retain their separate existence, the Commission rec-
ommended that there need be no local legislatures for such territories and 
that Parliament should legislate for them in all matters. The Joint Select 
Committee on the Constitution (Ninth Amendment) Bill also recommended 
that Parliament should be the legislature for these territories. These recom-
mendations form the basis of the present administrative set-up of the terri-
tories of Himachal Pradesh, Manipur and Tripura. We have now Advisory 
Committees for each of these territories which include Members of Parlia-

• Making a Statement Re. Administrative set-up of the Union Territories. L.S. Deb .• De-
cember 7. 1961. CC 3842-46. 
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ment from the respective territories. In recognition of the fact that parlia-
ment is the legislature for these territories increased representation has 
been given to the territories in both Houses of Parliament. Territorial Coun-
cils have also been set up for these territories and a number of important 
matters of local concern have been entrusted to them. 

The purpose of the Central Government assuming the direct respon-
sibility for the administration of these economically backward terrritories 
has been to ensure that the pace of their economic development is speeded 
up. The House is aware that under the existing arrangements. these territo-
ries have received increasing attcntion of the Central Government and have 
made all-round progress. The tempo of their development during the last five 
years has been much faster than before and the total allocation for the 
Second Five Year Plan for the territories of Himachal Pradesh. Manipur and 
Tripura, which was little over three times the First Five Year Plan outlay has 
been fully utilised. 

I have given briefly the past history and the constitutional changes 
that have been made. It would be agreed that Government and Parliament 
then arrived at the decisions after a good deal of careful consideration. Then 
the Constitution was amended and Article 240 which pertained to Part 'C' 
States was repealed. It would be very awkward that Government should 
again totally reverse the old decision and consider re-amending the 
Constitution. To make such radical changes so frequently will not speak 
well either of the Government or of the Parliament. If it is not possible to 
restore fully the previous arrangements, we have naturally to think of other 
steps which can be taken with or without amending the Territorial Councils 
Act, as Government do feel that the present arrangements do not give enough 
scope to the people of these territories to help in the building up of their 
areas. 

Our basic approach is to afford an oportunity to the representatives 
of the people to develop their territories and also gtve them a feeling of 
genuine participation in the running of the administration. In order to give 
effect to this approach. It seems essential that all work relating to develop-
ment should be transferred to the Territorial Councils. This w1ll Include 
subjects like education beyond the secondary stage. all medicaltnstltutlons, 
agriculture. animal husbandry. co-operatives. panchayats. industries and. 
supplies. labour and employment. roads and buildings, irrigation and elec-
tricity. This list is only illustrative and not exhaustive and the point whether 
any othe department should be transferred can be further consIdered. Some 
other subjects, however. will have to be kept out, such as law and order, 
administration of justice. revenue administration. excise and taxation. These 
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may continue to be the responsibility of the Administrator. 

The important point is the participation of the people's representa-
tives in the administration of the transferred subjects and departments. The 
point to consider is if there could be a set-up which would be responsible to 
the Territorial Council and also do executive work. This may be done by 
setting up an executive committee in each territory with the Chairman of the 
Territorial Council as the head to discharge the e~cutive functions of the 
Territorial Councils; but this is a point that will have to be examined more 
carefully. 

As I have already stated. with the repeal of the old Article 240 of the 
Constitution. which empowered Parliament to create legislatures in Part 'e' 
States. it is not possible to establisr. in the Union Territories legislatures 
with legislative powers which vested in the legislatures of the old Part 'C' 
States. We might. however. examine whether the Territorial Council could in 
a formal way advise the Government of India on subjects and matters per-
taining to legislation in the State field. 

All these matters raise a number of issues. legal. financial. adminis-
trative and others and before we come to a final conclusion. it would be 
advisable to give the whole matter full thought and expcrt consideration. 
For this reason. Government consider it necessary to appoint an official 
committee with the Law Minister as Chairman to examine all the issues 
which might arise in this connection and submit their report to Government 
soon. 

Government is anxious that the new changes should be effected at 
the earliest so that the newly elected representatives after the General Elec-
tions get the fullest opportunity to take on their added rcsponsibilities and 
work out the new scheme. 

I hope that these proposals will be accepted in the best spirit. What is 
important is not name and form. but the substance. What Government has 
proposed will give power and authority as also active participation in the 
running of a wide field of administration and development. subject only to 
the superintendence and control of the President. I would appeal to the 
people and the leaders of the Union Territories to lend their full co-operation 
in the step indicated above. 
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LEGISLATURE FOR THE UNION 
TERRITORIES· 

Sir, I am moving for consideration the Constitution (Fourteenth 
Amendment) Bill 1962. This Bill contains seven clauses. The first 
important clause, namely clause 3, deals with Pondicherry being treated as 
one of the Union TerritOries, which will comprise Pondicheny, Karikal. Mahe 
and Yanam. I do not want to deal with this matter in extenso Just at 
present. Therefore. I shall try to be as brief as possible. 

As soon as we include Pondicheny In the Union Territories, two 
consequential amendments automatically follow. The first Is that Pondich-
erry should have representation both in the Lok Sabha and In the Rajya 
Sabha. Hence. there Is a clause for increasing the strength of the Union 
Territories in the Lok Sabha. Pondicherry will get one seat in the Lok 
Sabha and one seat in the Rajya Sabha. In that case. the strength of the 
Rajya Sabha will increase from 225 to 226. 

Then. there is the regulation making power of the President. During 
the interim period, the President is empowered to make regulations. But 
the clause provided in the Bill suggests that as soon as the Assembly has 
been constituted, the regulation-making power will come to an end. This is 
provided for In clause 5(b). 

Then there is another important clause, namely clause 4 of the 
Bill which empowers Parliament to create legislatures and councils of 
Ministers in the Union Territories. It has said just now, in the Union 
territories. Hence. whatever pattern of administration obtains in the 
other Union Territories will be adopted in Pondicheny and Goa also. 

As the House knows, on the 7th December, 1961, I had made a 
statement in the last Lok Sabha and told the House that Government 

• WhUe moving the Constitution (Fouteenth Amendment) Bm. 1962. L.S. Deb .• 4 Septem-
ber 1962. CC. 5837-5972. 
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were considering what further steps should be taken to give additional 
powers in the Union Territories, and what the future set-up should be in 
the Union Territories. On the basis of the statement, a committee was 
also formed under the chairmanship of the Law Minister. The committee 
went round the Union Territories and submitted its report. 

We have considered that report, and having considered other 
developments since then, government came to the conclusion th3.t we should 
give the Union Trritories the same status and the same position as were 
obtaining during the time of the old Part 'C' States. We have therefore, 
come forward with an amendment to the Constitution for the restoration 
of Article 240 which was abolished formerly, after the reorganisation of 
States. After the report on the reorganisation of States was considered, 
legislations were brought forward, and the Constitution was amended 
in the light of the recommendations of the States Reorganization 
Commission. And the House acceptcd the proposals and the Bills which 
had come up before Parliament then, and Article 240 was abolished. Now, 
it has become essential that we should restore that Article, in order to 
provide for legislaturcs as well as for Cabinets of Ministers for the Union 
Territories and hence this Constitution (Fourteenth Amendment) Bill be-
fore the House. 

I need not elaborate on this matter, because I know that it would be 
generally welcome. This House will also welcome it, and it would also be 
welcomed in the Union Territories since they would get back the legisla-
tures as well as the Councils of Ministers. This provision is meant for 
Himachal Pradesh, Manipur, Tripura, Goa, Daman and Diu, and Pondich-
erry and other smaller islands which are comprised in it. It is true that we 
have not included Dclhi in this. I can vcry wcll understand the feelings of 
the Members of Parliament who have been returned from Delhi. But I 
have always made it clear, whenever I have said anything about the set-up 
in Delhi, that we thought that Delhi should be kept in the different categoJY 
and I still feel the same way. 

But I do not want to suggest that we have not to think about 
Delhi at all. There arc various proposals made about Delhi, and they have 
all to be carefully looked into. The Corporation in Delhi has been enormous 
for some time past and apparently as mueh as we can judge, there have 
been enormous difficulties in the smooth working of the Corporation. The 
official wing also has it own problems and difficulties; and the non-official 
wing, the Mayor and others feel that thcy have very little to do. These are 
matters which do dcserve our consideration. Whether the present pattern 
of the Corporation should continue, whether the Mayor should be vested 
with more powers, or <whether the whole set-up of the working of the 
municipal arcas, if I might use those words, ~hould; be completely changed 
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or there may; be a new set-up altogether etc. are all matters which 
deserve our consideration. 

Then , it has also to be considered how the representatives of the 
people should be associated with other work in Dclhi, that is other adminis-
trative work itself. I have told the Members of Parliament from DeIhl, 
while speaking to them in the Delhi Advisory Council that they can make 
their own suggestions. We have studied this subJcct. We have also seen 
as to what kind of set-up and patterns are there in other countries. 

Anyhow, I was telling the House that we are not sleeping over this 
matter. We have given considerable thought to it. If han. Members from 
Delhi will be pleased to accept my approach in this regard, namely, that it 
is not absolutely essential to have a legislature or Legislative Assembly 
for Delhi and it is possible to work and take part in public activities 
and administrative work and municipal work without there being a 
legislature, I think they will be, if I might say so, rendering really a great 
service to Delhi. Because Parliament sits here and to have another legisla-
ture in Delhi at the same time does not really serve any special purpose. 
There is often duplication of work. I remember in the old days when the 
Delhi Assembly was there that questions were being put on the same 
subject in the Delhi Assembly and also in Parliament. In the capital of 
this vast country, we have to be careful and see that there is smooth 
working, not only in administration but in other matters also. One does 
not know. Suppose a conflict crops up between one legislature and the 
other, we will not be setting a very good example for the other State. 

I personally think that we can thrash out this problem in so far as 
Delhi is concerned. I do not want to delay it much. As soon as we are free 
with this Bill, we will have enough time to think about Delhi. I did speak to 
Shri Brahm Prakash only this morning. He was good enough to discuss it 
with me. I do not know what his opinion ultimately would be. Of course, 
he is free to express his view. I do hope that he will give full consideration 
to what I have also further added that he should not think that I am Just 
trying to get over the prescnt situation. I have told him that I mean what I 
say and that I do mean business. 

In these circumstances, I would appeal to him and to his other 
friends who have been returned from Delhi to consider this matter without 
any bitterness. I know he has marshalled the support of our Communist 
friends sitting opposite. To them also I would make an appeal. Let them 
consider whether it is desirable and essential and whether it would be 
benefiCial in the larger interests of the country to have two legtslatures In 
Delhi, to have two governments functioning more or less in parallel. ThIs is 
about Delhi. 
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I might add a few words about some of the amendments. It has been 
suggested in some amendments that some parts of Pondieherry should be 
merged with neighbouring areas. Then it has been suggested further 
that there should be no nominated or partly-nominated body. The third is 
of course for circulation of the Bill for eliciting public opinion. I thought I 
would say a few words about these three amendments. 

As regards the suggestion of merger of any part of Pondlcherry 
with other parts of India, it would be very difficult and improper also 
for the time being to do so. 

I need not read out what the Prime Minister has said in the Rajya 
Sabha when the question of integration of Pondlcherry with India was taken 
up. We have, in the light of the pronouncement of the Prime Minister, not 
to make any change in Pondicherry. Whatever area Is included in Pondich-
erry has to remain intact for the time being. 

Parliament Is always supreme to make any change. But at present, 
we should not think in these terms. There are agreements and the terms 
thereof should be considered sacrosanct, and nothing should be done so 
soon after these agreements were entered into. 

Secondly, if you start talking of merger of one area with the other, 
problems will arise in the case of Goa and other places also. So it Is better 
not to refer to this at all. Already there are differences over the matter. 
Mysore has its own opinion about Goa; Maharashtra has got something to 
say; Gujarat holds definite views. So it is better to keep them intact as 
they are and treat them as Union Territories. Now that we are giving them 
legislatures and councils of Ministers, I think they will have enough 
opportunity to develop their areas, especially with the special assistance of 
the Central Government. 

As regards the question of nominated, partly-nominated or partly-
elected bodies, Shri Kamath has tabled certain amendments. I have merely 
to suggest that this is exactly what it was in the old article of the Constitution. 
The same language has been used. No change has been made and what 
Shri Kamath has to realise is that government are not taking power to 
constitute a nominated body or partly nominated body or partly-elected 
body. It is only empowering Parliament; it is an enabling clause. If 
Parliament ever so desires, then it can be donc. 

Yet Parliament might think that one man should not rule the whole 
territory. It may say let there be a body, a small body. nominated or 
whatever it may be to advise the Governor and also. if necessary, to 
function as a small Committee or Cabinet. I would beg of the hone 
Member not to rule it out. I do not say that we are going to do it. 
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As I said, I have also, not in the leasts, in mind at all that a 
situation should arise in which we may have to resort to this step or to 
this measure. But, as I said, this point was already there. The hone 
Member better look at it and he will find that not a word has been changed 
in this. 

Then, the last amendment about which I wanted to say a word is 
about circulation of the Bill for public opinion. I do not know who has 
tabled this amendment, probably Shri Dasaratha Deb. 

The amendment of Shri Dasaratha Deb is not quite clear. He has, 
in a way supported the prOvision of nominated or partly nominated 
body. I felt quite happy that he has supported this proposal to which 
opposition is being raiscd. 

I said that it was not quite clcar to me. I was surprised how Shri 
Dasaratha Deb could come up with that kind of amendment. 
(Interruption). 

As regards the Circulation of the Bill, I have only to say that I do 
not think this motion has been made seriously. If you circulate the Bill, it 
will mean further delay and the setting up of the Legislatures etc. will take 
a very long time. Already my fear is that there should not be considerable 
delay in the setting up of the Legislatures. I was, in fact, at the point of 
saying that I shall come up with the Union Territorics Bill in the next 
Session of Parliament. It would be my earnest endeavour to do so. But the 
difficulty is this. According to the legal experts, the State Legislatures have 
to be consulted and we have to obtain their consent and approval. 
Unless all the State Legislatures have given their approval, it may not be 
possible for us to come up with that Bill. We will do our level best, but, it all 
depends when the State Legislatures meet. Anyhow that difficulty Is 
already there. And, in case the circulation idea is pressed, it will mean 
mueh more delay and it would be creating frustration among the people of 
the Union Territories. 

I do not want to take up more time of the House; and 1 do hope that 
this Bill will get the general approval of the Members of the House. 

Mr. Speaker, I am thankful to the House for the general apprecia-
tion of this measLre. Almost every member has endorsed and welcomed 
it. Though something much has been said about the other provisions of the 
Bill. 

Shri Dasaratha Deb said that it was necessary to merge part of 
Pondicherry with the neighbouring areas. I have made it quite clear in the 
beginning that it is not only a question of sentiment but otherwise too 
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Pondlcheny should retain its old position because there Is the treaty 
agreement and we cannot ignore the terms of the treaty. Under these 
circumstances, I am unable to accept his suggestion. 

As regards Delhi, I have already said that we will give further 
thought as to what kind of setup should be provided in Delh1. Perhaps it 
was 5hri Brahm Prakash who stated that we have not, agreed to this 
because it meant additional expenditure on the exchequer. That was not at 
all in our mind. In fact, most of the Union Territories have to depend on the 
Centre for loans as well as for grants. We need not merely make an excep-
tion in the case of Delhi on that account. So, that is not the reason at all. As 
Shri Brahm Prakash has himself stated. it is just possible that the 
revenues of Delhi would be greatcr compared to that of other Union 
Tcrritories. 

He criticised the present arrangements in Delhi and talked of lack of 
coordination as well as incrcase in corruption. I am not prepared to refute 
what he has stated. Sometimes we do realise that there is lack of 
adequate co-ordination betwecn the different agencies working in Delhi 
and it is essential that these different agencies coordinate their work 
themselves. We have made arrangements and provision for that also. Yet, 
somehow, it does not work very satisfactorily. There is some point in what 
Shri Brahm Prakash has stated about co-ordination of work in Delhi. 

Coming to corruption. it is better that we talk less about it. When I 
say this, I mean that it is a matter about \vhich every one of us has to 
think within himself. I agree that the Government is mainly responSible, 
there should be legislation for it and strict enforcement. Yet, unless every 
one of us realises what his responSibility is, it would not be possible to root 
out corruption from this country. To suggest that because there is an agency 
or a new set up of administration in Delhi, so the corruption has gone 
up is something which I do not generally approve of. Even if it is so, may I 
ask, who are the people who are ruling or administering Delhi ? We are all 
Indians, the sons of the motherland, and we must hang down our heads in 
shame if we are not able to reduce corruption, fight eorruption, 
eradicate corruption. Government servants, political parties and political 
workers, Ministers. every one of us is responSible for that. I entirely agree 
that we should do everything possible to fight it. But merely to criticise 
the pattern or set up which exis ts in Delhi for increased corruption would 
neither be feasible nor acccptable to me. 

A mention was made of the Asoke Sen Committee. I hope he 
remembers the statemcnts I made in this House. I had said that this 
committee will be a eommittee which will advise the Government. In 
fact this report was not meant for circulation. I had made it elear even then 
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that it was being appointed with a view to advise the Home Ministry, 
Government of India. as to how they should proceed further in considering 
the proposal of having a new set-up or new pattern in Union Territories. So, 
I did not in fact. consider it advisable to place it on the Table of the 
House. But I can inform Shri Dwivedy that their recommendations are 
more or less on the same lines except of course, that we call it 
'Legislative Assembly" with more powers and they had suggested 'Territo-
rial Assembly'. They had given it that name. There were some other 
differences between their proposals and ours. But the substance was more 
or less the same. However. when considering that report we felt that if we 
have to delegate powers we should delegate it to the maximum extent 
possible. It is. therefore. that we have come up with the amendment of 
the Constitution. 

As regards Shri Rishang Keishing, I have nothing much to say. I 
am glad that he is happy over it. I only wanted that he did not refer to the 
movement which he carricd on or which was carried on under his leader-
ship in the past. I say so because my personal feeling is that that kind of 
movement was not at all needed and the sufferings which the people of 
Manipur had to undergo could easily have been avoided provided proper 
leadership was given to them. 

As regards Shri Chakraverti. what shall I say? If I may use the 
sentence. it is the case of the return of the prodigal. Shrt Chakraverti 
was a member of the Delhi Legislative Assembly from Bihar. I can under-
stand his feelings about Delhi and for having a legislature in Delhi. But I 
hope I am not betraying his confidence. if I say that he also was one of 
those who did not feel quite happy in those circumstances. However. what 
is the purpose? The purpose of every hone Member who is speaking for 
Delhi is to see that the people of Delhi should get every opportunity to 
take part in the administration or in the work of the Corporation in the 
fullest measure possible and that they should have a sense of satisfaction 
and a sense of participation of the city of Delhi. If I have in mind that I 
would or the Government would be willing to confer or delegate those 
powcrs or to set up that new kind of pattern. it should meet the wishes of 
Shri Brahm Prakash and others. Just the name of a legislature and the 
cabinet. it is important in a way. should not be considered as the final thing 
or the last thing. 

He has himself referred to the United States or Australia and the 
case of Washington etc. I rcmember. the States' Re-organisation Com-
mission had also said that the principle of effective control of the Govern-
ment over the federal capital was a sound one. They considered it to be 
a sound principle. Therefore. the States' Re-organisatlon Commission 
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had recommended that there should be a corporation worldng in Delhi with 
greater powers with the people or with the members of the Corporation. 
However, generally I find, as I said in the beginning, that the 
Corporation has not given them full satisfaction. Hence, we are prepared 
to reconsider over the powers and the authority which the Corporation has 
at present. I might also add that the Corporation has also set up a sub-
committee to go into this matter and to make their own suggestions about 
what changes they want. Only the other day I requested the Mayor of the 
Corporation to send the report of that sub-committee to the Government as 
early as possible. 

Shri Bade and others have raised general questions. I do not 
think I should go into them. But they have specially laid stress on a 
unitary form of Government. Shri Prakash Vir Shastri has also spoken 
against Manipur and Tripura being given this form of government. It is 
very good to talk in terms of unity and solidarity. We all endorse that idea, 
but we have also to face realities. We cannot merely draw up an imagtnary 
picture and then go ahead with it without actually realising whether it 
is bringing about real integration in the country or not. Of course, in 
spite of our diversity there is unity and oneness in the country. There is 
no doubt about that. But in such a big country where languages are 
different, where religions are different and where there might be differ-
ences in other things also, if we want to have a democratic form of 
government, the only alternative is to bring about an integration of these 
diversities. If these dIversities are integrated, we will be able to have a real 
national feeling in our country. Do you want to deprive the people of their 
conventions, their own rights, their customs, which are so much in abun-
dance in Manipur and Tripura? People of Manipur and the Hill Tribes are 
always doubtful whether we will allow them to continue their own customs, 
land right etc. You can certainly keep them down under pressure, but the 
point is whether they are with the country, feeling within themselves that 
they should really be there. Their first aim should be the country and 
everything else afterwards. It will be there only when you give them 
enough latitude and liberty to function in their own way and in their 
own small territories. So, I personally think that it is essential. So long 
as you do not create that condition in which they will gladly merge in 
the neighbouring areas, then you have to continue the present state of 
affairs. Who will always like that the smaller areas should continue for 
ever? But look at their economic conditions. 

Whatever may be the popUlation, that is not the question. The 
question is that most of these areas, the Hill areas specially, -have 
been backward. They have not been looked after properly. Now after 
independence special efforts have been made to bring about a change in 
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their economic condition. We do not feel satisfied over it. Much more has 
yet to be done and I have no doubt that if the economic condItions 
improve, you will find that these smaller areas will gladly like to join 
their neighbours. So, at this juncture to raise those general issues, I do not 
think would be correct nor would it really bring real unity among the 
people of our country. 

I do not want to say anything about Vidarbha which is a much bigger 
issue and docs not really, at the present moment, concern this Bill. I have 
only one more point to add about the amendment which Shri Kamath has 
given, that is, page 1, line 21, omit "nominated or", these two words. I 
have had a word with him. Of course, as I said in the beginning, what I 
have reproduced in this Bill is exactly the same as it appeared before In 
the Constitution, in Article 240. I hope he will have no objection and he 
will accept it. I have shown him the old Article 240. It contains the same 
words. Yet, I am prepared to consider what he has said and what other 
Members have also said about it. I would agree to the dropping of the 
words "nominated or". 

I have said that the Union Territories are being placed in a position 
when they will get an opportunity to scrve their areas. It would be for them 
to rise to the occasion, remain united and subordinate all other interests 
to the collective interests of the Stale. As I said just now, above all, we 
have to think in terms of the country and function in the general interests 
of the nation. 

Sir, as regards Delhi. I have nothing to say. My hone friend from 
Delhi has pOintcd out certain mallcrs which should be taken into consid-
eration while we think of giving additional powers or delegating authority 
to Delhi for the administration of the city. We will bear those things in mind. 

As regards the 'partly-nominated and partly-elected', I have agreed to 
Shri Kamath's amendment. I do not propose to accept the amendment 
suggested by the han. Member of the Communist Party. This House itself is 
partly elected and partly-nominated. Anyhow, I do not want to go Into that 
matter. 

As regards the amendment of Shri Kamath, he said that there is no 
sueh other provision in the Constitution except for this. 

May I point out that he will find in Article 169 of the Constitution 
clause (3) that says:-

"No such law as aforesaid shall be deemed to be amendment of this 
Constitution for the purposes of Article 368." 

So, it is exactly the same thing. That also is there. 
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If he will see the Sixth Schedule also, again he will find in the Sixth 
Schedule which says:-

"No such law as is mentioned in sub-paragraph (1) of this para-
graph shall be deemed to be an amendment of this Constitution for the 
purposes of Article 368". 

Interruption· 

He Is forgetting that he has moved two amendments. In one he has 
suggested that the whole thing should be omitted. In that connection the 
hone Member pOinted out that there is no such other provision in the 
Constitution anywhere else. I merely wanted to point out that there are 
two such provisions in the Constitution. 

About his other suggestion. I have bodily taken from the old 
Constitution, of course, I have done that and I am glad to know that Shri 
Kamath and Shri Tyagi both were the framers of that Constitution. So, I 
have done nothing new. I do not think I have made any mistake. I have 
just tried to copy them. Anyhow, I might explain this particular prOvision. 
The laws made by Parliament have to conform to the provisions of the 
Constitution otherwise they will be struck down by the courts. It is, how-
ever, realised that in creating legislatures In the territories it might become 
necessary to make some departure from the constitutional provisions. 
Hence. Article 239 may confer powers on the Parliament to make laws 
which may have the effect of amending the Constitution. For instance, 
under Article 246 (4), Parliament has exclusive legislative authority in re· 
spect of State List also so far as the Union Territories are concerned. It is 
intended that the legislatures of the States should be empowered to 
legislate in regard to matters enumerated In the State and Concurrent 
Lists, however, to the overriding legislatlve authority of Parliament. This 
would in effect entail an amendment of Article 246(4). 

Similarly, under Article 266 all revenues received by the Govern-
ment of India have to be credited to the Consolidated Fund of India. The 
revenues received in the Union Territories are revenues of the Govern-
ment of India. However, it is intended that there may be a separate 
Consolidated Fund for each Union Territory which may have a legislature 
and that the revenues relatable to matters in the State and Concurrent 
Lists may be directly credited to this Consolidated Fund instead of the 
Consolidated Fund of India. This provision also WOUld, in effect, mean 
an amendment of the Constitution. 

• 5hri Hari Vishnu Kamath: -I am sorry. the Hon. Home Minister has not followed me 
correctly. I have no great objection to that part. The offending part is in the tailpiece. that 
is 'notwithstanding' etc. 
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The proposed Article 239A(2) while conceding that the parlia-
mentary law enacted under that article may have the effect amending the 
Constitution also lays down that such an amendment shall not be deemed 
to be an amendment for the purposes of Article 368. 

Already at the consideration stage. at the very outset, I had sald 
that the areas as they are at present should not be disturbed. 

As regards Dadra and Nagar Havel1. as the House 1s aware, they 
were liberated much before the liberation of Goa, and since then they have 
been administered as a Union Territory. They have been functioning as a 
separate unit long before the liberation of Goa. So, at present, we do not 
consider it desirable at least at this stage to merge Dadra and Nagar Heveli 
with Goa. 

I may also add that Shrt Kamath's amendment will not serve this 
purpose. He has left a loophole in the amendment he has proposed. 

I cannot move an amendment on his behalf. He has not 
suggested any amendment to the Schedule. If he wanted to move this 
amendment, he should also have proposed an amendment to the Schedule, 
because in the Schedule Dadra and Naget Haveli have been shown sepa-
rately. 
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ADMINISTERING UNION TERRITORIES· 

I am glad to move this Bill before the House as it should be most 
welcome to the Union Territories. Some important changes were made in 
the Joint committee. In fact. I had gauged the feeling of the Members of 
this House and of the other House when the Motion for reference to the 
Joint Committee was under consideration. In the light of the 
discussions further held in the Joint committee, I myself moved for the 
amendment of some of the clauses of the Bill. I am sure, with these 
changes, the Bill should commend itself fully to this House and it would 
receive general support. 

I mow there is a strong opinion in this House as well as outside 
that these areas should be merged in the neighboring States. It is felt 
that it would be economically useful especially for the territories 
themselves. If they merge the composite State will be in a better position 
to develop its trade and commerce and these units which are not economi-
cally viable at present, would become economically viable and it will lead 
to a reducing of the burden on the Central Government which exists at 
present. I personally feel that there is a good deal of substance in this 
argument, But, it has to be realised as to what we should do in the 
existing circumstances. We have to remember that these territories were 
more autonomous, or in a sense free before 1947. Himachal Pradesh, 
Manipur, Tripura were mostly princely States-small or big. 

Interruption .-

Free means that they were autonomous. Most of the areas were not 
in the British territories. they were autonomous. What kind of autonomy 
it was, 1s a different matter. But. they must have had the feeling 
that they had their own Assemblies, etc. Similarly, Pondicheny and Goa 

• While moving the Government of Union Territories Bill in RaJya Sabha, 3 May 1963. 
CC 13651-13674 . 

•• Referring to a Member's objection for calUng some of the States 'free'. 
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were also under foreign rule and they had their own legislatures and their 
own Cabinets. 

It may not, therefore, be advisable to consider their merger 
immediately into the neighbouring States. As the House mows, even 
Himachal Pradesh, Tripura and Manipur were treated as Part C States, and 
that arrangement continued for a number of years. Later on, of course, 
during the last five years, they just functioned as Union TerritOries, and 
there were Territorial Councils only. Still, I must say that we should avoid 
separatist tendencies, and even if we agree to have these smaller 
territories as separate from the neighbouring States, we do want that they 
should have before them the picture of an integrated India, and I think that 
if they will do so, it would be in the best interests of the Union Territories as 
well as the country as a whole. I do not rule out the possibility of 
the merger of these areas into the neighbouring States. But I do not 
suggest it just at present, so that it might not cause any misapprehen-
sion. However, as an ultimate objective, as I said, it should not be ruled 
out. Whenever we take that step, we shall see to it that the Union 
Territories themselves realise that it is in the best interests of their own 
territories .. 

We have given necessary and adequate powers to the Union 
Territories in accordance with the provisions of this BUl. I do not think that 
the representatives of the Union Territories will get a better opportunity to 
serve their area in a better way, because if they get these powers, they get 
ample opportunities to serve their areas in the best possible manner, and 
I feel sometimes that they Inight be better off than what they were when 
they functioned as Part C States. It is true that the President cannot 
absolve himself of his responsibilities for these areas, and Parliament 
also cannot absolve itself of its own responsibility. It should have the 
concurrent power to make laws which naturally will supersede laws, if any, 
on the subject, made by the Legislative Assemblies of the Union Territories. 
To my mind, there is nothing in this Bill which can really be objected to in 
regard to this particular matter. As I said, the new set-up would give great 
opportunities to the representatives of the people to carry on the admini-
stration as they consider best in the interests of their own people. 

Now, I shall say a few words about the important changes made in 
the joint committee in this Bill. I remember that there was a good d~al of 
criticism made in regard to the Administrator, in fact, to the word ·Adminis-
trator' used in the Bill. It was said that the Administrator had been made 
all-powerful and it was felt that he would be in a way reduce the autonomy 
of the representatives of the people or the powers which were being gtven 
under this Bill. It Is needless to make it clear that in fact, this word 
'Administrator' was used in its generic sense. It does not In any way mean 
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that the President could not designate him in any other job or could not 
give any other designation to the Administrator, for example, that of the 
Chief Commissioner, or Lieutenant-Governor, and so on. It is entlrely 
at the discretion of the President to give any designation to the person 
who Is put in charge of these Union Territories. Further, clause 2 (1) (al has 
been further amplified to make it clear that the word 'Administrator' 
means Administrator appointed under Article 239 of the Constitution. 

Another important matter Is regarding reservation of seats for the 
Scheduled Castes and Scheduled Tribes in these territories. We had 
provided in the Bill for reservation for Scheduled Castes and Scheduled 
Tribes in two territories, namely Himachal Pradesh and Pondicheny. No 
such reservation was made in the other territories, namely Goa, Manipur 
and Tripura. We did so because the population in Himachal Pradesh and 
Pondicherry was fairly sizable, whereas in the other territories it was not 
so. Secondly, in these areas, they do not live in compact areas, and there-
fore, it becomes difficult to delimit constituencies, as we do here in other 
States. Hon. Members are aware that Scheduled Castes constituencies are 
generally fonned where there is bulk of Scheduled Castes living. So, we had 
not provided for reservation in other Union Territories. However, in the 
Joint Committee various members pressed for it, and we agreed that there 
should be reservation for Scheduled Castes and Scheduled Tribes both in 
Manipur and in Tripura. 

In regard to Goa, we have not done so. The Joint Committee did not 
agree to it. We did not do so because no census had been taken of Goa so 
far, and we did not exactly lmow the number of Scheduled Castes living in 11: 

that territory. Besides that, one can only guess. If we see the neighbouring 11 

areas, we find round about Goa that the percentage of Scheduled Castes is ~1: 

very small or very low, and if we could make any assessment on that basiS, ~1: 

we feel that it may not perhaps be advisable to make any reservation. 
However, we shall have to depend on a census report or wait till the 
census is completed in that area. In any case, we have not provided for 
any reservation. And the Joint Committee did not agree to this also 
because it would have delayed the elections in Goa, and the new set-up 
would not have come soon. In these circumstances, I think that the Joint 
Committee took the right decision in not giving reservation to Scheduled 
Castes in Goa. 

I might also add that an important section of Tripura also met me, 
and they felt that no reservation should be given to Scheduled Castes and 
Scheduled Tribes in Tripura also. The reason given by them was that the 
Scheduled Tribes were fairly represented already in the Territorial 
Council in Tripura. Without any reservation, they have got their due in 
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the last elections both in the Tripura Territorial Councll and, of course, in 
Manipur. The House will be interested to lmow that in Mantpur, the Sched-
uled tribes members elected are 9 and nominated one-out of 30. In Tripura, 
10 scheduled tribes members and 2 scheduled caste members have been 
elected in the Territorial Council. This is a fairly satisfactory position. It is 
good that scheduled castes and (2) scheduled tribes members are elected 
from the general constituencies as such and no separate reservation is 
given. It is good in principle, but, as I said, the Joint Committee took the 
decision with which, I think we have to agree and this will naturally 
continue till the general reservation continues in the whole country, not 
beyond that. I might add that in case of Goa, if no scheduled caste is 
elected, we have the provision for nomination, and we would certainly like to 
nominate at least one of the scheduled caste members. 

The other important changes made were in regard to the 
Administrator having some special powers. Firstly, it was provided 
that the Administrator will have the powers to address the Assembly or to 
take part in the proceedings of the Legislative Assembly. The Joint 
Committee decided that the Administrator will not take part in the 
proceedings. But the natural corollary follows that the subject with 
which the Administrator will have to deal exclusively will not be discussed 
in the Assembly, because he would not be present to take part in the 
discussions. The second thing proposed in the Bill was that the Adm1n1s-
trator might preside over Cabinet meetings. It was felt that the Administra-
tor would not be presidlng always, but whenever he happened to be 
present or when he goes there to have a discussion on any important 
matter, he might preside over the Cabinet meeting. We have dropped 
that proposal, and the Cabinet will now be presided over by the Chief 
Minister. Of course, in his absence, he will have to delegate that authority to 
one of his senior colleagues. Another change made in the Joint Committee 
was in regard to increasing the number of nomination. The Joint 
Committee decided that instead of 2, not more than 3 should be nomi-
nated. 

I have seen some of the amendments and also minutes of dissent. 
I am surprised that objection has been taken to the proposal in clause 54 
which em powers or suggests that the present Territorial Councils should 
be converted into Legislative Assemblies. Legal and technical objections 
have been raised or were raised, but as far as I can see, there can be no 
legal or constitutional objection raised against this matter. I do not want 
to go into details, but perhaps 5hrt Kamath will remember. 

Even the Constituent Assembly decided that during the interim 
period it will function as a legislature. So, there are many such examples 
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and what has been suggested in clause 54 is nothing new .... Besides, it 
would be unfair to hold fresh elections so soon after the last general 
elections, which were held about a year or so ago. The franchise, adult 
franchise. was exactly the same. The constituencies will be more or less the 
same. 

Interruptions· 

I do not really want to enter into niceties ..... The minimum age limit 
for the members of the present Territorial Council is no doubt 21 while 
that for Assemblies is 25. Therefore. there may be cases where persons of 
less than 25 year of age become members of the first Legislative Assembly. 
I would like to say that clause 54 has overriding effect on other provisions. 
That is clear from Sub-clause (2) thereof. 

Therefore, it is felt that even if there are any members of the Territo-
rial Councils whose age is bclow 25. they have to continue to be members 
of the provisional Legislative Assemblies constituted under clause 54. The 
whole body is deemed to be a Legislative Assembly. Any distinction made 
between elected and nominated members or between 21 and 25 years will 
not be valid. As I said, the whole of the Territorial Council will be deemed to 
be the Legislative Assembly of that particular area. This is the legal opinion 
given to us. In the circumstances. I feel that even this difficulty regarding 
difference in age should not come in the way. I do not think it would be 
justified. It is obvious that the whole Legislative Assembly for the time being 
will continue as such till the next elections are held. and the same mem-
bers. whatever their position or age, will be deemed to be members of the 
Legislative Assembly. 

As I said, it is not advisable in present circumstancs to hold fresh 
elections. It will mean additional expenditure and a great strain on the 
electorate itself. So the present Territorial Councils should become Legisla-
tive Assemblies 

Interruption** 

Naturally, our people in those territories are very keen that these 
Councils should be converted into Legislative Assemblies. so that they 
can form their own Government, and carry on their own administration. 

Some other pOints were also raised but they have been raised in the 
Minutes of Dissent. I merely wanted to say a few words about what 8hri 

• Replying to a Member's (Shri Harl Vishnu Kamath) query about the age limit for the 
members of the Teritorial Council. 

** Referring to a Member's query as to what economic measures be taken during 
emergency. 
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H.N. Mukerjee has said about the ·truncation of powers. In his Minutes 
of Dissent, he has said that the legislative powers and the legislative 
assemblies are drastically truncated. Specific reference has been made to 
clauses 18 and 21. 

Clause 18 affirms that Parliament will continue to have powers 
to legislate in respect of any matters for the Territories, and clause 
21 provides that future parliamentary legislation shall override the laws 
enacted by the legislative assembly. In consequence of the enactment of 
the Constitution (Fourteenth Amendment) Act, Parliament can by law 
establish legislatures and councils of Ministers in the five specified 
Territories. It cannot. however, altogether disown legislative authority nor 
can the President divest himself of the responsibility in respect of the 
Administration of the Union Territories. It is. of course, obvious that 
normally Parliament will not undertake legislation in relation to Union 
Territories in the field in which the legislatures of these Territories are 
competent to operate. In fact, there is a provision in the Bill authorising 
the legislatures of Territories to amend or repeal Parliamentary enact-
ments which came into force before the establishment of these territo-
ries. If, however, Parliament decides to enact any law in the delegated field 
this should be, of course, a rare occurrence, but that, however, should not 
mean that the powers of the legislative assemblies are drastically curtailed. 

It is said that the Administrator can dissolve the legislative 
assembly at his will any time. That also is not quite correct. Under 
clause 6(2) it has been provided that the Administrator can dissolve the 
Assembly, but naturally. it is obvious that in these matters he takes 
his decisions in consultation with and on the advice of the Government 
there and the Ministers. It will thus mean that the Assembly will be 
dissolved either on the advice of the Ministers or on the direction of the 
President as is the case in other States also. 

Clauses 22 and 23 of the Bill provide for the Administra-
tor's sanction or recommendation to certain Bllis. Clause 22 in 
particular relates to the Court of the Judicial Commissioner. Such 
courts exist only in Himachal Pradesh. Manipur and Tripura The 
Court of the Judicial Commissioner although it is not a High Court for 
all purposes of the Constitution, has been declared to be a High Court 
for certain purposes. It is, therefore necessary to ensure that matters 
relating to these courts are dealt with after careful thought, and there is 
nothing wrong in providing for the previous sanction of the Administrator 
in respect of Bills relating to these Courts. Here again, in giving the 
sanction, the Administrator is advised by his Council of Ministers, and he 
does not exercise this power in his discretion. 

396 



The provision of clause 23 follows the provisions of Article 191 read 
with Article 207( 1) under which in a State the Governor's recommenda-
tion is necessary to financial Bills. 

There has been some talk about discretionary powers having been 
given to the Administrator, and perhaps it was felt that it was not quite 
justified. I only wanted to say that there are only two main matters in 
which this discretionary power has been given to the Administrator. One is 
issue of directions or taking of measures necessary for the security of the 
border. This applies only in the case of Himachal Pradesh, Manipur 
and Tripura. Its importance has considerably increased in the changed 
context of things, and therefore this. special power has been given to the 
Administrators of Manipur, Tripura and Himachal Pradesh only. 

The other thing is securing the proper functioning of the Standing 
Committee of the Manipur legislature. This applies only in the case of 
Manipur. There will be a Standing Committee of the scheduled tribes 
elected to the Legislative Assembly, and this Standing Committee will deal 
with various matters concerning the scheduled tribes. Their customs, their 
laws etc., will have to be considered in the Standing Committee frrst, and 
then taken to the legislature. Differences might crop up between the 
members of the Standing Committee and the Government. So, it will be 
good that the Administrator is there to setUe those differences, sometimes 
if necessary to arbitrate. So, the Administrator would be playing an 
important rolc, and it is only desirable that this discretionary power should 
be given to the Administrator in so far as Manipur is concerned. 

I do not want to take more time of the house. I have only to say at 
the end that I have briefly tried to explain the provisions of this Bill, and 
I am quite sure the intentions of the Government of India to give the 
Union Territories necessary powers to manage their own affairs will not be 
misconstrued in any way. Our intentions are, I believe Shri Kamath will 
agree, absolutely pure. 

Interruption* 

May I add that the Central Government have never shirked to give 
such powers and responsibilities to small areas where it has been found 
necessary, and I agree that it is better to give adequate powers when an 
area is to be properly administered by the representatives of the people. 
There is, of course, one condition. I mentioned about that in the 
beginning also. We must not lose sight of the integrated picture of our 
country, one India. That is absolutely important. 

May I convey my goodwill and good wishes to the representatives 
of these territories who will soon bec(Jme members of the Legislatures and 

• Referring to a Mem ber's query abou t the position of the people of the territories. 
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fonn their own Governments? 

And the people also. May I humbly submit that they will have 
considerable responsibility towards helping the common man In their 
Territories? It should be their main conccrn. and I have no doubt that they 
will discharge their responsibilities to the satisfaction of all. I hope this 
measure will receive the general support of this House. 

Shri Karnath has also said that he will also. or he Is also prepared 
to accept the mistake; that he will do so: but as soon as it Is pointed out. 
he gets upset. Then there is no point In pointing out or making any 
suggestion. I really e).,"pected better response from him. 

However,-I am again making a reference to him-I am amazed at the 
way he was referring to this matter. He referred to my accepting the 
amendment he had moved in the Constitution (Amendment) Bill. He 
even objects to that and he criticised me .... He said that it was accepted 
perhaps with great hesitation and something like that. In fact. perhaps 
he was not fully satisfied. 

Interruption· 

Please permit me to proceed. I did not disturb the hone Member 
at all when he was speaking. It is very unfair on the part of Shrl Kamath 
to suggest that the House, in its wisdom accepted it and the Minister did 
not want it and all that. Certainly, the House in its wisdom did accept 
it. But it was accepted by me first when the amendment was moved by 
the hone Member. In fact, he had expressed his thankfulness for the same. 
Now, perhaps he may eompletcly forget it. But I did accept it. when I 
found that there was substance in what Shri Kamath had said. 

However, in that connection, it clearly provides. as he himself has 
said, that the legislative assemblies in these territories may be partly 
elected and partly nominated. Now, Shrl Kamath wants to suggest that 
this is wholly a nominated body; that this could be only a wholly nomi-
nated body. I am sorry I do not agree at all with this. I was trying to 
explain in brief as to why it would not be a nominated body. I said that even 
from the practical point of view and consideration. it was essential that 
the present territorial councils should be converted Into legislative 
assemblies as early as it could be done. However. may I say that during 
the period of transition from the provisions of one statute to those of 
another. such legal provisions arc commonly madc. There does not appear 

. 
·Replytng to a Member (Shrl Hari Vishnu Kamath) who accused him for not accepting 
his amendment. 
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to be any legal objection to this. The provision in clause 54 Is nothing 
but incidental and ancillary provision to the main provision in Part II 
and Part III of the Bill. By Article 239A, power has been conferred by 
the Parliament to create a legislative body for a Union Territory. By this 
Bill, provision has been made for the creation of such legislative body and it 
Is only incidentally provided that for a temporary period mentioned in 
clause 54, the Legislative Assembly of the Union Territory shall be deemed 
to be constituted in the manner indicated in that clause. 

As I said sometime before, even In the Constitution of India, 
temporary and transitional provisions similar to clause 54 were made. It 
was provided by Article 379 of the Constitution that until both Houses of 
Parliament had been duly constituted and summoned to meet for their 
first session, the body functioning as the Constituent Assembly of the 
Dominion of India would function as the provisional Parliament, and 
exercise all the powers and perform all the duties conferred and imposed 
by the Constitution on Parliament. Similar provisions were contained in 
Article 382 In relation to a State Legislature. So, in the Constitution itself, 
this kind of interim arrangement was provided. 

In regard to nomination, etc, I do not want to take much time of 
the House, but the process of nomination of members Is entirely different 
to what is being proposed in this, In so far as the formation of the Legis-
lative Assembly is concerned. Nomination is done by the executive and it 
is done by individual names. If Members are nominated to any Legislative 
Assembly or to any elected body, the State Government does it. Every per-
son is selected by name and then nominated. So, there is a clear distinction 
between nomination and election. As I said, the Territorial Councils were 
elected by adult franchise. It is an elected body, which can never be 
termed as a nominated body. Only for an interim period it is being 
provided in clause 54 that this Territorial Council should be deemed as 
Legislative Assembly till the new general elections are held. 

I do not want to say more, but I would very much like Mr. Kamath 
to go and face the people of those territories. There are Members sitting 
qere from those territories-Members of Parliament. They have a much 
greater right to speak on behalf of these territories. I have no manner of 
doubt that each and every one of them will feel exceedingly sorry if the 
objection of Mr. Kamath is upheld. They will feel sorry because they will 
not be able to form their own Government and carry on the administration 
in a manner they consider best. I have no doubt that Mr. Karnath will be 
ruled out in no moment as soon as he goes to that area. I personally feel he 
will not dare to go and visit that area. 
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JUDICIAL INDEPENDENCE* 

Madam. I did not want to intervene in the debate, but as Shrt 
Bhupesh Gupta and also, in a way, Shri Basu, have mentioned something 
about the independence of the judiciary and what the attitude of the 
executive should be towards them, I thought I should say a few words. I 
need not repeat that judiciary is an important and vital part of democracy 
and that its independence and integrity has to be fully maintained. It is 
the judiciary which evokes the general confidence of the people; it is the 
judiciary which can express its independent views on the action of the 
executive or on the actions of the Government, and if there will be no 
agency, no independent agency in the country, which can freely criticise 
the actions of the Government, it will undoubtedly reduce the confidence of 
the people in democracy and the democratic form of Government. We, 
therefore, consider if absolutely essential that there should be an 
independent judiciary it democracy has really to succeed. We have, 
during the last 14-15 years, by our actions. complelely shown that we 
have full faith in our High courts and the Supreme Court, and I can 
assure the House that we considcr it an important objective of our constitution 
and of all our actions, and we do hopc that no doubts or suspicions will 
ever arise in that regard. As my colleague has said, I have myself suggested 
it and given a categorical assurance to this House that insofar as the age 
of the Judges is concerned, the executive will have almost a secondary 
role to play. The question now really arises as to what will happen in 
future. And in regard to future we have decidcd that it will be for the person 
who would be appOinted as Judge to give his age before he is actually 
appointed, and once that age has been accepted, if there is any doubt, It 
will be cleared up with the person concerned hImself, and once the age 
given by that person is recorded, it would be final for the Government 
unless he himself raises it at a later date. Then, of course, the Govern-
ment, as proposed in this Bill will decide finally in the matter. 

• Intervening in the debate on the Constitution (Fifteenth Amendment) B1l1 1963, R.S. 
Deb. 9 May. 1963. CC 2822-26. 
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In regard to the age to the Supreme Court Judges, my colleague 
and I. we both, consulted among ourselves, and as he has said. we do 
hope that no eventuality will arise when a legislation will have to be made 
in accordance with the provision made in this Bill. Unless it becomes 
absolutely essential, we do not propose to make any law on the subject, 
and I have no doubt that there will never arise any dispute on the question 
of age between the Govcrnment, and the Judge who will be appointed to 
the Supreme Court. In all these matters it has also to be remembered 
that it Is the Chief Justice of India who will be advising, In each and 
every case, to the Government, and the opinion of the Chief Justice of 
India will be more or less or gencrally always acceptable to Government. 
It Is not a new matter: in the appointmcnt of all the Judges of the High 
Court there has been no exception, exccpt for one, in which a decision was 
taken against the wishes of the Chief Justice of India. Even in the matter 
of the age of the various Judgcs, in which some dispute had arIsen, I had 
made it a rule to rcfer each and every case to the Chief Justice of India, 
and only very reccntly, in three or four cases, the Chief Justice left it to me 
to decide the matter, but I again requested him, sent him back the papers 
suggesting that I would only like to go by his advice and I should be 
grateful if he would look into those cases. He was good enough to do that, 
and I have hundred pcr cent, agrced with his views. Thercfore, I would like 
again to mention to this Housc and to beseech the House to completely 
dispcl the idca that thcre will be any kind of conflict or dispute between the 
judiciary and the exccutive, and if there is, it would be a bad day for us, and 
I have no doubt that both the judiciary and the executive, in all important 
matters, exccpt of course judicial pronouncements, ctc. which is the 
exclusive concern of the judiciary, in all administrative matters, we will 
pull together and will work in unison and in co-operation. 

As rcgards Article 311, Madam, I am extremely sorry it has created 
some confusion. Of course, it is a well known fact t.hat delays take place in 
the disposal of cases, but I might make it clcar to Mr. Vajpayee-he Is 
somewhat mistaken-that t.his is applicable to all classes of servants, 
whether class I, Class II, Class III or Class IV. It is not meant only for 
Class III and Class IV services, and I remember one or two important 
cases of I.C.S. officcrs, who prolonged the consideration of their 
representations because the provision of issuing of two notices was there. 
So there was the general feeling that we should not have the second notice, 
the prOvision of the second notice being there. On the one hand Vajpayeeji 
always complains against the Government that there are delays In the.· 
disposal of cases, but whcn it comes to taking some action to remove it, 
Vajpayeeji criticises the Government and says that, well something is being 
done against the intercst of workers or the cmployees. 
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Anyhow, Madam, we had almost stopped thinking over it. But the 
last Pay Commission considcred this matter and rccommended that this 
provision of giving the second notice should be given up and should be 
dropped. When the Pay Commission made that recommendation. and as 
the House is aware, for some time we did diITer on certain matters with the 
recommendations of the Pay Commission, but latcr on the Cabinet decided 
that we would accept each and every recommendation of the Pay Commis-
sion. and we did so. 

Therefore, we decidcd that in this case also we should accept the 
recommendations of the Pay Commission, and we came forward with the 
amendment of the Constitution with the help of this motion, Madam. which 
is before the Housc. 

However. when we came up with the Bill there were lot of represen-
tations. especially reprcsentations from cmployees' unions and asso-
ciations. They also approached the Select Committce. The Select 
Committee considercd over the matter and decidcd to make an important 
amendment. I shall not go into that because it will take the time of the 
House. The Sclcct Committce agreed and the Government also accepted. 

Then remained the second part of it in which the second notice 
has to be issued. And may I inform Mr. Bhupesh Gupta as well as Shri 
Vajpayeeji that it was the Members of Parliament belonging to the party of 
Shri Bhupesh Gupta who proposed this amendment? I mean, actually the 
language was more or less drafted by the Law Minister in accordance with 
the wishes expressed by those l\1embers. And the other Members of the 
Opposition Parties also said that it was all right. I do agree that it does not 
make much diITercnce. Our purpose has not been servcd. We accepted 
that amendment and the Law Minister actually drafted the amend-
ment sitting in the Lok Sabha. and it has gone through. I myself do not 
feel wholly satisfied with it, yet it is now there, and I have absolutely no 
doubt that practically the same position, as it was before, continues. It is 
more or less status quo. To create any kind of feeling amongst the employ-
ees or the workers that some changes has been made which will go 
against the intcrest of the workers would be wholly unjustified. And 
therefore, I would beg of Shri Bhupesh Gupta and Shri Vajpayeeji and Mr. 
Dave to consider this matter carefully. They should not run away with 
certain ideas which they prepossess in their minds or they have perhaps 
somehow got it here. In rcgard to the employees the position Is that if we 
can avoid delay we will try to avoid it. The only amendment which has been 
made is when the notice is given. Then they will have to gtve their 
explanatlon on the basis of the evidence already adduced. They cannot 
furnish fresh evidence. and as far as the practical qucstion gocs. even 
before more or less the explanations were given on the e\idence furnished 
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already by the employees. 80 even in that, from a practical point of view, 
no difference has been made. Purely from a technical and legal point 
this is the only difference which the hone Members, will fmd in that 
clause of this Bill. I would, therefore, suggest that no hurried decision 
should be taken in this regard, and as has been proposed, it should be 
accepted. 

Madam, I need not go into the general matters which were raised 
by 8hri Vajpayeeji. I am surprised that so much should have been said 
about corruption when it is not very relevant. It is not a question of 
corruption. This matter really pertains to delay. It is true that delays in 
various fields lead to corruption. But here it is not exactly corruption 
which is in our minds. We came up with this proposal with a view to 
removing the delay so that it causes less inconvenience to the employees 
as well as to the Government. It will be much better that the case is not 
left hanging and it is decided one way or the other. I do not think that in 
what the Prime l\1inister has done recently in regard to a case concerning 
his own colleague, anything further could be done. An absolutely fair 
decision has been taken by the Prime Minister, a very bold, courageous 
action, and I have no doubt that the House fully endorse what the 
Prime Minister has done. 
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PROCLAMATION OF EMERGENCY AND 
FUNDAMENTAL RIGHTS· 

Madam, you will remember that it was in the midst of an extraordi-
nary situation that the Defence of India Bill, now an Act, was unanimously 
agreed to and adopted by both the Houses. The Bill was referred to a Joint 
Select Committee containing Members, naturally, of both the Houses and 
every provision of the Bill was fully and thoroughly discussed in the Select 
Committee. Thcre were eminent lawyers also in the Select Committee. Mr. 
Sapru was also there. There were Members of the Communist Party as well 
and as far as I remember, some of the important aspeets of this question 
which were raised today by Shri Bhupesh Gupta were also raised in the 
discussions of the Sclect Committee and it was after full deliberations and 
discussions that the Sclect Committee approved of this measure and the 
House also agreed to it. 

We then felt that the provisions under Article 359( 1) provided that: 
"Part III as may be mentioned in the order and all proceedings pending in 
any court for the enforcement of the rights so mentioned shall remain 
suspended for the period during which the Proclamation is in force or for 
such shorter period as may be specified in the order." 

Then in Article 358 also there is something about restriction etc. It 
was clearly felt that under this Article 359 (1) Articles 14. 21 and 22 could 
be suspended and if the suspension 15 formally declared, they will not be in 
operation. I am mercly mentioning this as to how we discussed this matter 
and felt convinced that the provisions of the Defence of India Act were in 
accordance with the relevant articles of the Constitution. I need not go to 
say what Articles 14, 21 and 22 contain. It has already been read out. We 
had, then, and have even now, consulted the Law Ministry and they hold the 
opinion that when Article 359 ( 1) provides for suspension of enforcement of 

*Participating in the debate on Motion Re. Situation arising out of the order made by the 
President under Article 359( 1) of the Constitution. R.S. Deb. 10 May. 1963 CC 3102-11. 

404 



this right. it ipsofacto suspends the rights themselves for the duration of the 
emergency. I do not want to take more time of the House on this matter but 
even the framers of the Constitution had envisaged the situation and with 
your permission I shall only read 2 or 3 sentences of what Shri Alladi 
Krishnaswamy Ayyar and also Dr. Ambedkar had said. Shri Ayyar had said 
in this connection-he was refcrring to the suspension of Fundamental 
Rights and he observed : 

"In this connection I will remind the House of a famous saying that 
war cannot be fought on the principle of the Magna Carta. Freedom of 
speech. right of assembly and other rights have to be secured in times of 
peace but if only the State exists and if the security of the State is guaran-
teed. otherwise, all these rights cannot exist." 

This is what Dr. Ambedkar said further. Referring to the suspension 
of Fundamental Rights, he said: 

"The first question is whether in an emergency there should be sus-
pension of the Fundamental Rights or there should be no suspension at all. 
In othe words, whether our Fundamental Rights should be absolute. never 
to be varied, suspended or abrogated or whether our Fundamental Rights 
must be made subject to some emergcncy. I think I am right in saying that a 
large majority of the House realises the necessity of suspending these rights 
during an emergency." 

This is as I said what the framers of the Constitution themselves had 
to say and it is in that context that we brought up the Defence of India Bill 
and got the approval of this House which was later on placed on the Statute 
Book. In the circumstances I personally fecI that our position which we took 
at that time was justified. Anyhow I do not want to deal with this matter 
further because in so far as the legality of the Act etc. is concerned or Rule 
30A is concerned, I need not go into that matter because it is already under 
the consideration or is before the Supreme Court. I would also request Mr. 
Gupta-of course he has already said mueh about it in spite of the advice 
given to him or even request made by me-that it would not be quite proper 
to discuss the opinion expressed in this regard by certain jurists in this 
House at the present moment and in the present context when the question 
is sub JudIce. However I leave it to his good sense. to decide as he thinks 
best but I am prepared to say that we should always have an open mind. We 
will certainly wait for the opinion of the Supreme Court and as was said just 
now by Mr. Basu. the opinion of the Supreme Court will have its own weight 
on the Government. The Government will have the right. if it so thinks it 
proper. if it is not against the Constitution. to put forward another amend-
ment to make amendments in the present law or if it is not possible. we will 
have to accept the advice of the Supreme Court, their views. and if neees-
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sary, make other necessary modifications. These are matters which will have 
to be considered later. However if certain differing views are expressed, the 
Government should always look into them. I do think and I do hope that our 
legal experts will eertainly look into the views expressed in regard to the 
validity of Rule 30A. I am in a way happy that Mr. Gupta did not refer to 
anything about the misuse of powers and personally I think he has not 
much to say in that regard. 

I lmow. I do not elaim that no mistakes may have been committed 
but I can certainly say, I have ahnost a conviction that not only in the 
majority but in 99 pcr cent of the cases, thcre has been no misuse of powcr. 
In fact we have been very liberal and very generous, if I might use that word. 
We have not in a way considcred and taken action against any political 
party. We have not taken any action against any political party as such. 
But we have certainly taken action against individuals belonging to any 
party who have, by ti1eir speeches or by ti1eir expression of opinion created 
an embarrassing situation in that difficult situation especially during the 
months of November, December and January. Of course, Shri Bhupesh 
Gupta will not agree but he will see that releases almost started simultane-
ously, if I may use that word. Even releases took place two or three days 
later or a week later. 

Interruption* 

Yes, During these days a large number of releases took place. Of 
course, I shall not go into figures but for example in Andhra Pradesh. which 
is a very big State and there Shri Bhupcsh Gupta will feel satisfied. if I say 
that there is a strong Communist Party and yet. what was the number of 
people detained? It was only thirtyfour and what is the position now? Eleven 
of them have been released. In Bihar there were only twenty-nine detentions 
and cleven have been released, eighteen remain in detention. In Gujarat 
there were fifty detentions, forty-three of whom ,have been released and 
seven are in detention. In Kerala forty-one were detained and all the forty-
one have been released. 

And yet more might have been released because this list. if I remem-
ber right. is up to the 15th of April, 1963. So, it will be seen that our polley 
in this regard has been liberal and we do not want to keep any person in 
detention for more than a single day if it were not justified. 

·Rcfcrnng to a Member's (Shri Bhupcsh Gupta) remark that It Is not correct to say thar 
releases took plaee two or three days or a week later, 
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Interruptien* 

I think some leaders of the party may have been put in jail but the 
large majority of the leaders are still outside including Mr. Bhupesh Gupta 
who sits here and unfortunately, Mr. Bhupesh Gupta eomes from a State-I 
am sorry I should not use the word 'unfortunate'-Bengal whieh is one of 
our best States but the Communist Party unfortunately is ereating a lot of 
trouble in that State. That is the problem. If he could convert and persuade 
his fellow members there in West Bengal, most of the difficulties will vanish 
and he will find that thcre will not be many people in detcntion for long. I do 
not want to say much but there is no doubt about it that there is a strong 
section in the Communist Party in West Bcngal which holds a dilTerent view. 
altogether differcnt from the view of the official party or the Communist 
Party in so far as the official resolution of that party is concerned and there 
is no point in denying it. That is the difficulty and Shri Bhupcsh Gupta will 
not like to see within. He is critical of me, he is critical of others and he will 
be critical of everybody but he should be critical of his fellow Members who 
have created a situation not only in West Bengal, but through their activi-
ties, in the whole of the country. The atmosphere has been vitiated some-
what. So, Assam and West Bengal are in a very special position and I have 
discussed it with the Chief Ministers there more than once and yet I find 
that they hold strong views too in this regard. However, the best thing would 
be for Shri Bhupesh Gupta to tackle this matter and if he will do it. I know 
he will make my task and the task of the West Bengal Government much 
easier. 

Then came the question whether the emergency should continue or 
not. I was somewhat surprised to hear Mr. A.D. Mant. Although he was good 
enough to say a few good words about me. I must say that we cannot be so 
l1ckleminded in these things. We must make a correct assessment of the 
situation and I have no doubt that the country is still not out of the wood. 
Just because fighting is not going on. if we come to the conelusion that 
there is no emergency or no special situation in the country. woe to us and 
woe to the country as a whole. What to make any provocative speech but 
even today the Colombo proposals have not been accepted. I would very 
much like that this trouble is averted because we do not want to fight. We 
do really want peace, peace with all our neighbours. What would be the use 
and how will it pay to our country if we are engaged in trouble in fighting 
with China? It will never pay because we arc faccd with many other prob-
lems, much more difficult problems, or own internal issues and we wanted 
to get an opportunity to deal with our problems, economic and others, for 

• Referring to a Member's (Shri Niren Ghosh) that "if thirty or forty top leaders of the 
Congress had been tal<en away. what wouid become of that party. we are placed In such 
a situation that our top leaders are behind bars." 
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some time to come. and during the next twenty. twenty five years we thought 
we may be able to bring the country to a level in which at least the m1n1-
mum. the bare necessities of life will bc obtained by each and every citizen of 
our country. We are now in the midst of that grim struggle and yet all of a 
sudden all our resources. or most of our resources. all our energies have to 
be diverted to build up our defenccs. strcngthen it in order to fight the 
Chinese. I would very much like that there was some settlement but, of 
course. as the Prime Minister has always said it is to be achieved only with 
honour. We cannot give up the honour of our country or we cannot surren-
der to any threat which is given by China. As I said. I shall not go into other 
things. There are other things also which do indicate that the situation is far 
from nonnal even at the prcsent moment. Bcsidcs that. of course, we have 
to build up our country. economic building up. civil defence and our Defence 
Forces. These are absolutely important and in that context. I can only tell 
you and tell the House that the country should know that we are passing 
through a critical period. If we withdraw the emergency, if we drop it. I have 
no doubt that we will fall into complacency and there will be a crisis of 
complacency. So we cannot afford to be complacent and I can say that even 
in the Administration those who have had to deal with emergency matters, 
with matters concerning Dcfence, etc. and other things-I must compliment 
them-have worked very hard. They felt that the situation was something 
not nonnal and I know and I have seen in my own office and in other omces, 
workers, officers, working day In and day out. And they have taken no 
holiday: you will find them even on Sundays in their offices working for eight 
to ten hours. So we have to create that atmosphere. I want each and every 
young man to feel in this country that he has to help in building up the 
strength of this country. Every worker has to realise that the production has 
to be doubled and trebled if possible. These are constructive things which 
have to be done during the period of the emergency. It should not be 
considered that emergency only means negative policies or detaining one 
person or putting 100 persons in jail. That is not an important aspect of an 
emergent situation. There may be some people who may also be detained. 
For example. if there are profiteers, if prices go up. if people want to profit by 
any difficult situation. certainly we must use the provisions of this Act for 
dealing with them. and deal with them as strongly as possible. So 1 do think, 
Madam. that it is important that we continue it; as of today, the laws should 
be there. We cannot say today that the situation which existed before has 
corne to an end. 

Before I conclude I must say that I and every one of us in the 
Congress party. in the Govcrnment, value civil liberty. Wc have lived for It, 
we have fought for it and I think we will live for it in futurc. I do not Imow If 
in the situation as it existed then. any other party-I might say even in 
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other countries-would have done better. I do not want to quote England 
but in other countries around us we see what is happening. In that situ-
ation we never got nervous; we never got unnerved. We never took any 
desperate action. The liberty of speech, of writing is there, continues to be 
there. What kind of things have been VJI'ite and what kind of things have 
been spoken, yet what has been done? Even in the case of newspapers the 
action was taken in consultation with the journalists, with prominent edi-
tors of newspapers. I said that I shall not take any action against any party 
and what was the action taken in the case of newspapers? Just one warning 
in the case of four newspapers or a little more in the case of one than in the 
case of others. Even in those cases I said that it should be done only in con-
sultation with the Standing Committee which was constituted by the All 
India Newspapers Editors Conference. So we have taken all that care and I 
can say with full conviction that we want to pursue the same policy. If there 
is any mistake committed by us, I shall be glad to know it from the hone 
Members. I have also said that I shall be prepared in the Informal Consulta-
tive Committee to discuss and review the working of this Act. I have even 
said that a Sub-Committee can be set up by the Informal Consultative 
Committee and we can discuss in that Committee and review the situation. 
All that I have said that no one has asked for such a meeting or such a 
Committee goes to show that things are such on which much objection 
could not be made. I wish to assure the House once again that we will use 
the provisions of the Defence of India Act in the most judicious manner and 
we do not want to be hard or harsh on anybody. 

May I just say one thing? Madam, I am just now informed that no 
formal Select Committee was appointed. I am sorry I made a mistake. But 
there was an informal Committee because the time at our disposal was 
short and in that Members of different parties of both Houses had discussed 
together . 
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CO-OPERATION OF LEGISLATURE 
AND JUDICIARY· 

Sir. the legal implications. of course. will be better understood by the 
Law Minister and others who are legal people here. experts. But may I say a 
word. that this is a very important occasion. and important judgment? We 
cannot come to any conclusion so soon over it and in a hUrry. I have had 
talks even with the Chief Minister of Uttar Pradesh. and my advice has been 
that this matter, all its implications, should be very carefully examined 
before we take up any particular attitude. I WOUld, therefore, Sir, request 
that time should be given to us-to the Govenment as well as to the State 
Governments-and then we would be in a position to come to a definite 
conclusion. I do not think it could be discusscd on the 3rd. If there is 
anything, perhaps it may have to be discussed or a statement made by the 
Government during the next session. 

Interruption·· 

It is what has appeared in the newspapers and from the press reports 
it seems that the Speaker of the Ultar Pradesh Assembly has only said that 
the matter is under the consideration of the Privileges Committee which was 
set up. One of the Members-the name 1s not mentioned in the paper, but it 
is said that one of the Members-has said that "we are not prepared to 
accept the opinion given by the Supreme Court". 

However, with due apologies. the Speakers who hold such eminent 
position cannot jump to conclusions so quickly over these matters. They are 
men, I mean they hold such responsible position that they would also like to 

• Making a Statement on Privileges of Lcglc;latures (Shrl Keshav Singh's case) L.S. Dab. 1 
October 1964, CC 4891-94 . 

•• Referring to a Member's (Shrl S.M. BanerJec) rcmark that a special session Is belng 
convened tn U.P. 
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give thought to it. It may take even a few days. But I would only like to add 
that we can give advice, we will of course give advice, to the State Govern-
ments, and if it is necessary we ean also give advice to the Speakers ... 

Interruption· 

We cannot do it: therefore I myself was rather careful about it. But to 
the State Government, as I sald, we can certainly give them advice. But the 
present advice would only be to wait in patience at least for a week or so. 
This matter has to be carefully examined. I suggested to the Chief Minister 
of Uttar Pradesh that thcy should not come to a qulck decision or any 
conclusion. I am prepared, I said, we will meet here if necessary and discuss 
these matters. 

So, Sir, my request is that we should be given some time. We would 
be most willing to advise the State Governments after consulting them. Even 
the Law Minister, he will also deal with this matter as he thinks fit . 

• Replying to a Member's (Shri Harl Vishnu Kamath) query as to whether he can advise 

the Speakers. 
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3 
ECONOMIC DEVELOPMENT 

PROGRAMMES 
ADMINISTERING COMPANY LAW· 

Mr. Chairman, Sir, I shall merely take a few minutes, because the 
main reply has to be given by the Deputy Minister. Shri Satish Chandra. I 
would in the begtnn1ng say that the Company Law Administration has on 
the whole functioned well in the changed context after the passing or after 
the enactment of the Company Law. It Is true they have not been very harsh 
in the begtnn1ng. for example. in regard to the submission of balance sheets, 
profit and loss accounts or their annual report. because those companies 
had to function in a altogether d11Terent context after the passing of the 
Company Law Act. and not only the private companies but others have also 
failed occasionally and sometimes frequently. But. as some time has now 
passed. the Company Law Admin1stratlon will have to function and It w1ll 
function more effectlvely. and It will have to be more strict on the companies 
in so far as the submission of profit and loss accounts. balance sheets or 
other reports are concerned. 

As regards the question of public companies being converted into pri-
vate companies, the matter is before us. and I do not want to say much on 
that at the present moment. But, as it has been said in the report, we are 
keeping a watch over it. and I can assure the House that in no case shall we 
tolerate any kind of subterfuge in regard to these conversions. More than 
that I shall not say at present, but we will certainly bear in mind what bas 
been said here in the House in regard to this matter. and would take 
appropriate action at the appropriate time. 

• Discussion regarding Report on the Working and Administration of Companies Act 29, 
November 1958. RaJya Sabha. Deb., CC 2245-2248. 
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As regards inter-company investments there also I agree that cases 
have come to our notice in which some advantage has been taken by certain 
companies and certain concerns Deb., CC and I personally feel that we 
should have power to regulate such transactions and we have to consider 
this matter in connection with the amendment which we propose to make 
in the Companies Act. 

I have now to mention only one or two matters to which reference 
was made by 8hrt Bimal Ghose. Shrt Guha has also said something about 
the social objectives of this law and he has also mentioned about the smaller 
companies. In fact, I am inclined to agree with Shrt Bimal Ghose that there 
should neither be mushroom companies nor big monopolistic concerns or 
huge companies. We will have to strike a middle course. Two suggestions 
which Shrt Bimal Ghose has placed before the House deserve consideration, 
especially the one relating to creating consciousness, as he put it, among 
the shareholders, of their rights. He made refercnce to the elaborate proce-
dure regarding passing of specIal resolutions, etc. I shall not go into the 
details because there is not much time, but I do agree that we should 
consider whether we should have some public relations officers in order to 
educate the shareholders in regard to their rights. We will also have to 
consider what ways and means we should adopt in order to improve the 
quality of management. 

It was said that the present Company Law Administration is not fully 
authorized to deal with all matters concerning the companies. There is truth 
in it. Certain branches are with the Economic Affairs Department of the 
Ministry of Finance; some others are with us. For example, cases which 
come under the Industries (Development and Regulation) Act are dealt with 
by a different section in the same Ministry of Commerce and Industry. I 
have been thinking over it, but I have not been able to take a fmal decision. 
However, I would like to inform the House that this is an important matter, 
specially the work which is being done in a different section in our Ministry. 
We should try to coordinate these things; not only coordinate but we should 
try to see whether that work could also be done or taken over by the 
Company Law Administration. That aspect is receiving my attention. I hope 
it will be possIble for us to decide this matter, or take a decision on this 
matter, rather early. 

Interruption· 

That will have to be taken up by the Finance MInistry. I want to 
confine myself to my own MIniStry. At least I should see that whatever work 
concerns my Ministry is carried out quickly 

• Referring to a Member's (Shri A.C. Cuha) query about those items which are now with 
the Department of Economic Affairs of the Finance Ministry. 
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I have not personally done it myself but I was told that it was taken 
up before. 

Interruption· 

If an assurance was given. I shall certainly look into it. 
Shri Menon has raised a number of matters and Mr. Guha also has 

raised some pOints about liquidation proceedings. I would merely say that 
we have already prepared our draft of the company law amendments and we 
want at least to introduce it in this session. Those amendments are rather 
vital and I think the House will get an opportunity again when the amend-
ments are considered to consider the other matters relevant to the Bill 
which were raised in this House today. I have nothing more to say. 

• Referring to a Member's (Shrl A.C. Guha) query about the assurance given on the Door 
of the House that these sections will be under the same Company Law Department 
based on the recom m endaUon of an expert Com m IUce. 
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INDUSTRIAL DEVELOPMENT 
AND EXPORT PROMOTION* 

Mr. Deputy Speaker. my colleague. Shri Manubhai Shah. has already 
dealt with the question of production and industries. I shall. therefore. not 
go into details in regard to those matters. But I would like to say that on the 
whole our production has been satisfactory. It is true that there has been a 
decline. a steep decline. in textiles: in sugar it is not so steep. But. in regard 
to most of the other commodities the production has gone up. 

The pamphlet supplied to the hon. Members of this House clearly 
gives list of all those items in which production has increased and tll,ose 
items are also mentioned in which it has gone down. Shri Manubhai Shah 
naturally laid emphasis-and the Planning Commission as well as the Gov-
ernment of India have laid great emphasis-on the setting up of plants 
which will producc hcavy machinery because the heavy machinery plant 
and the foundry forge plant, which are being set up at Ranehi and for which 
a Corporation has bcen set up, are undoubtedly very important as these 
plants will feed the industries which are in existence at present and feed 
those also which are to be set up in future. 

Besides these. that is. the heavy machinery plant and others, we 
have to set up other industries also, like, aluminium, chemicals, drugs. 
synthetic rubber et cetera .. There are consumer goods industries also like 
paper. newsprint et cetera. which we have to set up. So, there is a wide 
scope for setting up of new industries and it should be possible both for the 
public sector and the private sector to take interest in them. It is nccessaty 
that there should be no conflict or clash about it. Each should try to 
appreciate the attitude of the other when, as I said. there is so much scope. 
Whether it is the Government or it is others, they have to put in their best 

*Replylng to the Debate on Demands for Grants pcrtaininp; to the Ministry of Commerce 
and Industry, L.S. Deb., 16 April 1959, CC. 11857-86. 
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effort to set up new industries and try to develop them. But the private 
sector has undoubtedly to realise the fact that conditions have considerably 
changed and if they have to set up industries they will have to keep the 
interest of the industry as well as of the workers and of the country in mind, 
if they want to function successfully and really want to develop. I must 
admit that the youngcr generation among the industrialiSts are conscious of 
these facts and I would very much like the older generation also to realise 
the importance of this and function in a way which will not creae special 
difficulties for us. 

Even Shri S.M. Banerjee might talk: so much against the industrial-
ists or the private sector, but whenever any millis closed he comes forward 
and says that particular mill should be run by the proprietor and if the 
proprietor Is not prepared to work with the mill, action should be taken 
against him or some other arrangement should be made ... or the .... 

Interruption * 
Government should take it over, but that comes later on. His first 

demand always is that the particular owner of the industry should run it 
himself and, naturally, he finds fault with him. I have no complaint against 
what Shri Banerjee says. but when he says that he has in his mind the fact 
that there should be greater production and that there should be no unem-
ployment. the vital thing before us at the present moment is that we should 
increase our production and that employment should increase, in any case, 
employment should never go down. These are the two basic factors and if we 
want to increase production. naturally the public sector will have to play an 
important role in accordance with the objectivcs that we have placed before 
us. But it should not mean that we will unnecessarily come in the way of 
the private sector. Those who have got the resources should certainly come 
forward with those resources and try to help in increasing the production of 
the country. When I say all this about the private sector. I say so because I 
consider it is in the best interests of the country that we should take the 
help of every sector who will assist us in the increase of production. 

But along with this I must say-and a reference was made by Shri 
Manubhai Shah to it-that there Is a tendency towards monopoly-monop-
oly in two senses. The big people or the big industrialists want to become 
bigger still. Of course. we have no legal sanction to stop it, but those who 
are concerned with it have to think over this matter and specially the 
Commerce and Industry Ministry insofar as the Government side Is con-
cerned. The puint is : why should not an opportunity be given to the new 
entrepreneurs to come in and put up new industries? It is true that some of 

*Referring to a Member's (Shri S.M. Banerjee) suggestion that Government should take 
over the mills. 
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the big industrialists have got certain advantages. They can deal with for-
eign collaborators much easily. Thcy can secure loans. All that Is there. But. 
there Is a desire amongst new entrepreneurs or new people to come up and 
set up new industries. It is true as Shri Manubhai Shah was saying that 
many new entreprcneurs have come forward and have set up diITerent In-
dustries. Yet, we have to go much further towards that direction. Of course, 
generally the desire of growing is quite all right, but insofar as our present 
set-up and our economy is concerned there is hardly much place for huge 
concerns and com panics or com panics like cartels et cetera. There are none 
like cartels at present in our country yet our effort should be to prevent it 
because the gulf or the difference between entrepreneur and entrepreneur 
has to be reduced rather than increased. In fact the other way of stopping or 
preventing this kind of dcvclopment is the setting up of ancillary industries. 
The effort should be that these big mills or industries which have been put 
up or which may be newly put up should not try to manufacture each and 
every item in thcir factory or in their mill. Thcy should more or less function 
as an assembly plant and their parts. components, tools et cetera should be 
built in smaller industrics and smaller factories even far away from that 
area. It is not necessary that they should all be set up round about that 
factory. 

It might be said that transport difficulties will be created. In fact, 
transport capacity will be increased. In other countries also parts, compo-
nents and tools arc brought from one place to another, that is, to the 
assembly plant. Long distances arc covered. We should not grudge that. I 
personally think that this idea of setting up ancillary industries is very 
important and the desire to build everything in onc's own factory should be 
curbed. 

Interruption* 

Yes, because these ancillary industries will be small industries. They 
will not be as huge as big as the others. 

Interruption ** 

Naturally the latter. Thcy will be catering to the needs of all the 
industries which reqUire the goods or machincry that they produce. They 
will not be under one umbrclla. It all depends on cases and items of prod-
ucts. Yet, the general Idea is that these ancillary industries will be independ-

.Referring to a Member's (Shri Jadhav) query whether the cost of production would be 
lower by setting up ancillary Industries? 
•• Referring to a clarification sought by the Member (Shri Harish Chandra Mathur) whether 
the ancillary industries would be under the umbrella of a particular industry or they 
would be catering to the various Industries of the same nature? 
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ent industries. I hope that being small industries. it will be possible for them 
to reduce the cost of production. 

In regard to ancillary industries. we have not got any law or sanction. 
But. whenever we have talked with the big industrialists or those who have 
big concerns they have not opposed this idea. We do want that some defmlte 
steps should be taken in this regard. In case we find that some legal sanc-
tion necessary for this kind of 4evelopment-I have not fully thought over it, 
but. I feel-in case it is found that our advice. consultations and discussions 
do not lead to adequate rcsults. the Government might have to come for-
ward for some legal sanction so that this kind of ancillary industries are set 
up. In fact. regarding the tendency towards monopoly and also towards 
building up huge concerns. when I say something. my reasons are that I 
want to reduce the cxisting diITerence and the wide gulf that exists at the 
present moment bctwccn entreprcneur and cntreprcneur. I might as well 
say. between man and man. Our cITort should be not to allow the gulf to 
increase. so that. a little of levclling up and levelling down could easily 
achieve results without inflicting any spccial hardships to those who will be 
afTected by it. 

Shri Somani. just now, said something about the private sector being 
given some kind of frccdom to come to terms with foreign collaborators in 
setting up industries in this country. As regards such joint ventures by 
Indian and foreign conccrns, the broad principle that we have accepted is 
that foreign investment will be given the highest encouragement in spheres 
where new lines of production are to be dcvcloped or when special types of 
experience and tcchnical skill arc reqUired. According to the general policy. 
our desire naturally is that, the majority interest in ownership and efTective 
co~trol of the undertaking should remain in Indian hands. But. this is not 
an inviolable rule. So far as csscntial industries are conccrned. Government 
generally do not hesitate to allow the cstablishment or industries in collabo-
ration. provided such a proposal is considered in the national interest. That 
is our general policy. As far as I am aware. naturally. we make a very close 
scrutiny and consider any proposal in its wider context. I do not think there 
has been any discouragement. or I might say. even great delay. in sanction-
ing or in approving of somc of thc important proposals concerning Important 
projects. 

In this connection. I might say a few words about cars, regarding 
which Shri Rajeshwar Patel spokc the other day and also something was 
said today. I have not much to say on that matter except that, I myself 
sometimes feel that in case the position does not improve, licensing system 
may have to be introduced. But as Shri Manubhai Shah said some time ago 
and I entirely agree with him that the position can only improve if a larger 
number of cars are manufacturcd and placed in the market. We have allot-
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ted a larger quota; we have given them quota for foreign exchange. It is 
hoped that during the next three or four months time, the position will 
improve. I cannot say how much. But, the manufacturers say that it will 
definitely improve. The rcal solution is to manufacture more cars and place 
them at the disposal of the public. But, in case, the position does not 
satisfactorily improve, I would go to the extent of telling the House that we 
might ultimately go over to licensing the cars as was done just after the war. 
The State Governments will have to take ovcr that work and the licensing 
system may have to be pursued and adopted. I hope that that situation will 
not arise. In so far as the manufacture of small cars is concerned, the 
Minister of Industry, the other day, said that we have already set up a 
committee. It was said that the committce is a purely official committee. It Is 
not quite correct to say that it is an official committee. It is true that some of 
the representatives of the Ministries are thcre. I do not know whether the 
Planning Commission will be called official or non-official. A representative 
of the Planning Commission is also there. A representative of the Defence 
Ministry is also there, which is very important because some Members said 
that a representative of the Defcnce Ministry should be there, as they are 
trying to manufacture their own vehieles. We have one Shrt Das Gupta, a 
renowned professor of Economics, who has retired from the Lucknow Uni-
verSity. He is also on that Committee. In fact, the personnel, to my mind, Is 
qUite good. If hon. Members so desire, I shall request that Committee to 
meet a few Members of this House especially. They can discuss whatever 
views they have. Later on, if we can get suitable persons, non-officials, I 
have no special objection and I shall be inclined to include a Member in that 
Committee. My fceling, howevcr, is that he might be a fish out of water. The 
point is, we should have one form of Committee personnel. It is not quite 
correct to make a khichdi, a mix-up of many things in one. 

I have no doubt that this Committee will, on the whole, produce 
results, which we will find satisfactory. That committee itself will go into the 
question of manufacture of small cars. The real difficulty before the manu-
facturers of our country at the present moment is the small number of cars 
that they have to produce or that thcy manufacture; for, the consumption Is 
less. The other day, a manufacturer came to me and said that if we could 
arrange for the sale of about 15,000 to 20,000 cars of that make, he would 
gladly reduce the price by Rs. 1000 immediately; it might be reduced fur-
ther, but he said that the price would be reduced by Rs. 1000 without any 
difficulty. In other countries, it is mass production, but here the production 
is very small, and, naturally, the prices of cars, therefore, go up. So, that Is 
another factor which will have to be considered and this committee might as 
well look into that. 
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Interruption * 
There is no manufacturer who is manufacturing everything indi-

genously; there is none. But the indigenous component element is gradually 
increasing. For example, in the case of the Ambassador, I think they have 
reached about 62 to 64 per cent of indigenous production. Similarly, the 
percentage of indigenous production in other factories is also gradually 
going up; they are having more and more of indigenous production. In fact, 
that is one of our conditions. The Commerce and Industry Ministry is very 
particular that every effort should be made by these manufacturers to in-
crease the indigenous production and to reduce the import of parts and 
components which are used in the cars. 

I shall now mention what Shri Somani said about the tax holiday in 
regard to the development of backward areas. I personally was somehow 
impressed by that idea of Shri Somani, but my colleague Shrt Manubhal 
Shah immediately said that almost every part of the country would then 
become a backward area, because what a backward area is will ultimately 
be decided by the State Governments. I shall not go into the details, because 
that will take time. What my hone friend Shri Somani wants is that the 
backward areas should be developed and new industries should be set up, 
and some facilities should be given to the entrepreneurs so that they can 
put up those factories there and run them economically. This idea will have 
to be examined. but my opinion in this matter, so far as the backward areas 
are concerned, is somewhat different, and I shall say a few words about it 
later. 

Regarding textile industry to which Shri Somani has made a refer-
ence, my difficulty is that when I happen to meet the textile industrialists, I 
get somewhat confused because they always paint a picture which is some-
what gloomy. I do not say that the position is entirely bright. But to say that 
the position of the textile industry has deteriorated during these months if 
Shrt Somani will pennit me to say so, a rather exaggerated statement. It is 
true that the textile industry had fallen into the doldrums, but he will agree 
that various steps were taken by Government, both fiscal and others, and 
after a long time, it has somewhat brightened the situation. If my figures 
are right, the quantity of unsold stocks in October, 1958 was over 6 lakhs 
bales. Today, it is about 4 lakhs odd bales. The House will get a better 
impression when I say that the total unsold stocks with the mills at 
the present moment are only four weeks' production. If both unsold and 
'sold' stocks are taken together because certain bales have been sold but 

·Referring to a Member's (Shri S.M. Banerjee) query whether the automobUe concerns 
are producing the whole car or they are producing only some parts and importing the 
rest and then doing the assembling. 
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they have not actually been delivered-if we include both unsold and sold, 
sold but which has not been delivered, the total comes to seven week's pro-
duction. But the sold bales have only to be delivered. Therefore, I am exclud-
ing those bales, when I say the quantity of unsold stocks with the mills at 
present-if my figures are right-is only four week's production; and it must 
be said that the position has somewhat improved in Kanpur also. Kanpur 
has been the most hard hit, and the mills there are still in difficulties; yet, 
the position there also has somewhat improved. 

Interruption· 

Normally they have six week's production. It is almost normal. But 
maybe, he was referring to Kanpur. and in Kanpur. There is some special 
difficul ty. 

As regards the closure of mills, that is an important question, but I 
personally think that the position is so fluctuating about these mills. Some 
of the mills close down or threaten to close down; others in the meanwhile 
open and restart their work. So, it is not possible for Government to see to it 
that every mill works all the time and always, whethcr it is economical or 
uneconomical. As far as I know, in the year 1958-59 only two mills had 
closed down. And during this period in 1958-59, 11 mills have been com-
pletely reopened. But it is true that the year 1958 has passed, and we are 
now in 1959, and three or four mills in Berar have given notice of closure or 
have closed down. So, this situation Is all the time there. After all, in a free 
enterprise, it it not expected that Government will take responsibility for 
each and every mill, whether it is in a good condition or in a bad condition. 
Only those mills will run which can work efficiently, effectively and economi-
cally. But from the employment point of view, we do take interest and our 
Textile Commissioner's organisation has becn doing all that has been pos-
sible to help in the reopcning of these mills, and due to their efforts, a 
number -of notices were withdrawn by the mills. 

Only the other day, a jute mill gave notice of closure in Kanpur. My 
colleague Shri Manubhai Shah took a special interest. In fact, the person 
concerned had told him that he had taken the consent of the State Gov-
ernment and all that. Yet, he was told that we would not agree to it, and if 
he wanted loans or funds for the renovation of his machinery etc. 
Government would be prepared to help. Now, that notice of closure has 
been withdrawn for an indcfinite period. So, in this way, whether it is the 
case of textile mills or the case of jute mills, we ccrtainly try to help them. 

*Referrtng to a Member's (Shrt Harish Chandra Mathur) query as to what Is the normal 
quantity generally lying with the mills? 
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It is said that the textile mills will remain closed till they get enough 
funds for the rehabilitaiton or for the renewal of their machinery. Recently 
the National Industrial Development Corporation has givcn further facilities 
to textile mills to take advantage of the loans given to them. Whereas the 
textile mills have not taken advantage of the facilities given by the N.I.D.C., 
the jute mills have taken full advantage and the position is that most of the 
jute mills are in a very good condition, they have renovated their machinery 
and I hope they will certainly be bcttcr orr. 

As regards jute, I shall not say much. Shri Kanungo has already 
spoken about it. Shri Tantia referred to the S.T.C. 

Interruption* 

There is no question of a number of mills being taken over by Gov-
ernment. In fact, the real problem that arose was in connection with the 
Atherton Mills. As he knows, an enqUiry was made, and the State Govern-
ment have been asked to sec what they can do to implement the recommen-
dations of the enqUiry committee. As far as I know, they have almost come 
to a decision, but it will be formally communicated to us, and we will try to 
help them if they want tf) run the Anthcrton Mills. 

As regards jutc. it is true that the S.T.C. had produced a scheme for 
the export of raw jute. Somc difficulties arose, I do not want to enter Into the 
controversy that thc balers stopped the export of the raw jute that was 
purchased by them or allotted to them by the S.T.C. All those difficulties 
have now been removed, and as far as I know, exports have started, and it Is 
hoped that the exportable goods may be shipped by the end of this month. 
About 23,000 bales have already been contracted for, and arrangements are 
in hand for taking of further export orders up to a maximum of 50,000 
bales. 

The S.T.C. have organised procurement of raw jute through the coop-
erative marketing societies in the selected growing areas of Bihar, Orissa, 
West Bengal, Assam and U.P., and the total quantity ordercd by the S.T.C. 
was 230,000 maunds in late January, 1959. So. the position has considera-
bly improved, and I hope the balers will not have to face any speCial diffi-
culty. 

The price paid by the S.T.C. is Rs. 23.50 for Assam Bottom in Cal-
cutta. which is about Rs. 2 to Rs. 3 higher than the prcvalllng market price. 
I do n ot lmow exactly what the position is today, but when I went to Bihar 
I found that the price was higher. So, what Shrt Tantia said will not be 

*Referring to a clarification sought by a Member (Shri K.N. Pandey) whether some of the 
textile mills are going to he taken over by the Government. 
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qUite correct. If we make allowance for railway transport, taxes and other 
incidental charges, then the price payable by the S.T.C. to co-operative 
societies w1ll rule, on the average, between Rs. 17.36 and Rs. 22.45 per 
maund, depending on the area of procurement. On the whole, the steps 
taken by the Commerce and Industry Ministry in this matter have stabilised 
the position for the time being. As regards the future, we will naturally keep 
a watch over it and take action as we think best. I can assure Shri Tantla 
that neither the producer, nor the exporter will be allowed to suffer. 

I wish only to say a few words about small-scale industries, and then 
say somethIng about exports, because there is not much time at my dis-
posal. 

Interruption· 

I would like to say something about tea, but it will take a long time. 
Since he has mentioned it, I might merely say that the position of tea, in so 
far as export is concerned, as the House knows, has considerably improved. 
In fact, it has saved us from a great difficulty, the difficulty of a steep decline 
in exports. But what Shri Tantia is referring to is about the development of 
the tea industry, especially in the Cachar area and areas where common tea 
Is produced, or those areas which are very backward, in the South, in 
Madras as well as in Assam and part of Bengal. The real problem about 
these areas Is how to rehabilitate them, how to give them some help, finan-
cial assistance, so that they are able to develop their gardens, and also 
develop their quality if possible. 

So far as high quality tea is concerned, there is no difficulty about 
financing those gardens. They can get loans from banks without any diffi-
culty. The real problem arises in the case of the Intermediate gardens, and 
much more in the case of the weaker gardens, the weakest. 

So far as intermediate gardens are conccrned, the Reserve Bank, the 
Chairman of the Tea Board and representatives of the scheduled banks have 
met and discussed this matter and a scheme is being drawn up as to how to 
finance these gardens, and I think they will come to a decision very soon, 
and it will undoubtedly be a favourable decision. 

It is in regard to the common tea gardens, the weaker gardens that 
the real problem arises. Banks are not prepared to advance money to them 
because their crops etc. are hypothecated for the working capital and there-
fore it Is not possible for them to get block their capital. So, the real problem 
before the Ministry at the present moment Is how to prepare a scheme or 

*Referrlng to a Member's (Shrl Rameshwar Tantia) suggestion that Hon. Minister say 
som ethlng about tea. . 
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how to so arrange that some agency is formed which would supply the 
necessary fmance to these weaker or weak gardens. The consideration Is 
going on and I can tell him that this thing is uppermost in my mind. 

It is quite \\Tong to suggest that these gardens can be allowed to die. 
Our production of tea must increase, both quality tea and common tea. We 
export about 50 per cent of common tea; so common tea has its importance. 
Thus these gardens cannot be allowed to die, and I have every hope that it 
would be possible to evolve some scheme which will help these areas. 

As regards other facilities. recently the hone Finance Minister in his 
Budget has given fiscal relief to the tea industry. We are also giving other 
facilities to them. especially in regard to supply of fertilisers etc. So. I hope 
the tea industry will further grow and develop. 

As regards small-scale industries, I would say that they arc abso-
lutely important for our country. As some one rightly said, in fact it Is some 
form of democracy in induslry. democratisation of induslry. When we talk of 
backward areas and say that particular areas have not been covered or that 
Government is not paying proper attention to them, we must realise that 
these problems can only be solved if we take more and more to small-scale 
industries. It is impossible to put up heavy industries in every part of the 
country. As money is attracted towards those who are moneyed people. 
Similarly. these heavy industries are attracled to areas where there is power. 
where there is coal, where there is water. 

All these facili tics are not available in every nook and comer of our 
country, and the only alternative therefore is to set up small scale indus-
tries. In fact. we will have to review the whole position in so far as the 
development of small scale industries is concerned. I personally feel that 
whatever goods which could be produced in tile small industry sector should 
be clearly demarcated. I do not say that there can be a very hard and fast 
rule, but yet whatever can be produced in the small industry sector must be 
produced there and there should be no duplication about it. so that there is 
no discouragement to the small entrepreneur. Small scale industry means 
less of internal resources as well as less of foreign exchange. Even in regard 
to the machinery, if we import one or two or five or six machines, here 
people have got the capacity to make such small machinery. So it will save 
foreign exchange; it will also give us more production and will reduce to an 
extent our internal problem also. I have a strong feel1ng. therefore, that we 
must go very far in this direction. 

What are we to do about our employment problem? An hone Member 
was referring to our unemployment. Of course, the difficulty is obvious. It Is 
no doubt enormous. The small scale industry ean come to the rescue of our 
younger people who come out of our schools and colleges. These days there 

424 



· is a rush towards the cities. EvelY boy who passes the matric or intermedi. 
ate examination rushes to the city and wants employment there. He has no 
employment there except as a clerk or in some other capacity at the desk. 
When I talk of small scale industry, I am not merely thinking in terms of 
cities or towns. I am thlnk1ng of setting up small scale industries even in the 
rural arcas and villages. Therefore, our scheme is to have industrial estates 
not only in big towns as In Delhi or other places; we want to have rural 
industrial estates in the villages and In the block development areas. At 
present, we have proposed that there should be 20 rural industrial estates. I 
do want that we should try this as an experiment first. Naturally, the 
number will have to be increased considerably. But let us start with 20 in 
different parts of the country and see how they work. I have no doubt that if 
some finanCial assistance is available and technical know-how is furnished 
to our youngcr pcople. they will naturally like to avail of these facilities and 
sct up industrics round about their villages. They will not have to go about 
and run for serviecs. So this scheme will have to be carefully experimented. 
If it succeeds. I feel. it will have great repercussions and it will undoubtedly 
be in the interest of our people. 

In fact, ! would suggest that the new entrepreneur should not have to 
face many difficulties. He should know in which industries there is scope for 
further developmcnt and cxpansion. He should know where the necessary 
loans are available for his help and aid; then the necessary provision for 
foreign exchange, if any eqUipment has to be purchased from foreign coun· 
trics. Thcn he should know where training and technical know-how are 
imparted. He should also know about the facilitics rcgarding location, and 
marketing of his products. Thcse arc some of thc things which a young man 
or entreprencur who wants to entcr into this field must clearly know, with· 
out running from one placc to another, and it should be our responsibility to 
furnish him all this information so that there is enough encouragement 
given to him to work in this field. 

As regards cottage industries. I would mcrely say that it is true that 
cottage industrics havc thcir own importance. But we cannot proceed with 
them purely on a scntimental basis for a long time. Therefore, the cottage 
industrics will also have to consider how they can improve their techniques. 
I am glad that in the Khadi Commission as well as in the Planning Commis-
sion-I have rcad a pamphlet also--a scheme is being drawn up as to how 
through cottage industries the persons who engage themselves in those 
industries will be able to earn Rs. 60 to Rs. 100 per month. Rs. 100 apart, I 
would be satisfied if through cottage industries. it would become possible for 
a villager or any person to earn about Rs. 60 per month. I shall personally 
feel satisficdbecause in the context of the low income in our country, Rs. 60 
is not a very small sum. But it has to be fully thought out and worked. In 
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fact. there is a concrete scheme. But it has not been examined by the Plan-
ning Commission or even by Government. because before it is finalised. 
further care and consideration will have to be given by the Khadi Commis-
sion and our Ministry. 

But the other aspect of it. that it gives partial employment. Is also not 
a very small matter. I do not know why there should be any conflict between 
heavy industries, small scale industries and cottage industries. Sometimes I 
feel that even the heavy industries do not like cottage industries. They 
sometimes attack the spinning wheel or Ambar Charkha. I was reading the 
other day an article in one of the newspapers very harshly objecting to the 
money spent over village industries. Ambar Charkha etc. The Arnbar Charkha 
is making great progress. Here two aspects have to be considered. First. the 
village industry, as I said. should be able to pay more to those who are 
engaged in it. Second. the partial employment given by the village industry 
is also very vital and important for our country. If a villager or cultivator is 
able to earn about Rs. 15-20 to supplement his income from agriculture, it 
means a lot for him. Thus it gives partial employment. If it is possIble to 
make it fuller employment through the help of cottage industries. we should 
go in for it. and I can assure the Khadi Commission that in so far as funds 
are concerned. there will be no difficulty, provided they are able to produce 
results. 

I shall not say anything about handloom. but would like to say a few 
words about exports as the subject has ,been dealt with by many speakers. 

Shri Ajit Singh Sarhadi said that the production of agriculturalimple-
ments or machinery had gone down. I was looking into the pamphlet which 
has been circulated. I find that the production has actually gone up. The 
value has definitely increased. The official figures go to show that the pro-
duction has gone up. 

As regards the hosiery industry. it has experienced some difficulty. 
Shri Ajit Singh Sarhadi has been speaking about it for some time. He sug-
gested that like the bicycle manufacturing industry, the hosiery industry 
should also form a combination. It is up to the industry to do so if it wants. 

The latest position is available with me where the production of all 
the items is mentioned. If the hosiery industry would like to form an asso-
ciation. if they want to combine amongst themselves. We welcome it and the 
Ministry will. certainly. encourage it. But. I am told by ManubhaiJl that a 
deputaion from Ludhiana is coming to meet him in a day or two. So. I need 
not go into the details and I think it will be best for the deputation and the 
Minister to discuss it among themselves. 
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As regards exports. it is true that the position has been very difficult. 
If we compare the first half of 1957 and the first half of 1958. we will see it 
has gone down considerably. But the first few months were very bad and I 
also fclt greatly conccrned ovcr it. The position. later on. has some-what im-
proved. It is true that if we take the figures of 1955 or 1957. the diIIerence 
comes t~ about Rs. 37erores-that is the reduetion. Still. ~ I. was saying. 
the posItion has improved to an extent because our average of exports 
during the month of December. November. October or September-if we take 
the figures from September or even August last-the average has been be-
tween Rs. 52 and Rs. 54 erores. In fact. in September. it went up to the 
figure of Rs. 58 crores. January has also been better. 

But. what will be the position in the next few months. I cannot say. It 
is said that the summer months have always been difficult for exports. In 
the first period. there is a rise and in the next period. during these months it 
is always lower. Anyhow, we cannot judge it by the figurcs of one month. In 
fact. the best eourse would be to judge it by the results of full one year or six 
months. if you so like. But, I do not claim that it would be possible for us to 
step up exports immediately. However. I do not think that we should take a 
very pessimistic view also. 

The point is. we have to take steps to improve our exports. As hone 
Members are aware. we have takcn some stcps. The Finance MIn1stry has 
been specially helpful. They have abolished the export duty on many items 
like vegetable oil. oilsccds, oil-cakcs and manganese arc. Thcry have re-
duced the export duty on raw eotton and tea ete. 

Similarly. there has been some reduction in shipping and rail freights. 
although I am not fully satisficd with it. We are taking up the matters with 
both the overseas Shipping companies and the Railway Ministry. 

We have specially asked the Export Promotion Councils as well as the 
Commodity Boards to look after the exports of the commodities willi which 
they are concerned. Up till now, the Commodity Boards like Tea or Coffee 
Boards. have bccn mainly conccrned with internal development and produc-
tion. Now. they have been spceially entrusted with the task of looking after 
the exports of these commodities also. 

I would very much like that each Export Promotion Council or the 
Board should fix targets to cach destination. Whatever commodity they are 
dealing with. thcy should divide it among individual exporters. maintain a 
list or registcr of exporters who undertake these and then get plans pre-
pared by each registered exporter, to attain the targets. having regard to the 
quality control. settlement of disputes etc. and then prepare consolidated 
estimates of the facilities required by the exporters to fulfil the targets and 
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find the assistance of Government to such registcred exporters. 

This has bccn done by one or two Export Promotion Councils. But, 
unfortunately. other Export Promotion Councils have not adopted this and I 
would. therefore. advise all the Export Promotion Councils to work on these 
lines. 

Our recent adjustments or pattcrns of trade agreements will also, I 
hope, help us because we have tried to reduce the unfavourable balance of 
trade--our balance of trade was in all adverse position in so far as the East 
Asian, West Asian and, Middle East countries are concerned. In our recent 
agreements or whcn we go into the renewal of those agrcements. our desire 
is that it should be that our adverse balance of trade position is changed or 
converted into a favourable trade balance. Up till now. we have been import-
ing more from them and exporting less. We have succecded in the case of 
some of the countries. Furllier help will be rendered to us by the agreements 
which we have cntcred into with the East European countries. Naturally, 
these agreements are based on rupee elearance accounts. But, it has to be 
realised that still the items of importance are the traditional goods-I mean 
textiles, tea, jute goods and oil-seeds. These are really our important items. 
It is true that we are able to export othcr non- traditional goods: but they do 
not fetch us enough foreign exchange. So, the real problem is of these goods 
and we have to see how to step up exports of these items. 

If I may say so, we are still the major exporters of primary goods. You 
may call them agricultural products like oilseeds, or even plantation prod-
ucts like tea or coffee. The most important step that has to be taken about 
oil-seeds or othcr cash crops is to incrcase their production. Unless we 
increase the production of these agricultural and cash crops. it will not be 
possible for us to export them at reasonable or competitive prices. 

Recently. I addressed a letter to the Chief Ministers of States to help 
us in this matter. It is true that the production of foodgrains is very impor-
tant. I do not mean to suggest lliat foodgrains might be aITected. But, 
simultaneously with the increascd production of foodgrains. we can cer-
tainly help in the development of greater production of cash crops like 
oilseeds etc. So, if we arc able to increase our production, internal prices will 
not go up and it will help us in competing with other countries in so far as 
the foreign market is concerned. At the prescnt moment. as soon as we 
export oilseeds. there is a rise in the market. If the production is enough, it 
will help in kecping the price-level of these products Internally. 

It was said by Kanungoji that we have entered into a barter agree-
ment with USA and that agreement which was pending for some time has 
now been finalised. It will help us in stepping up the export of managanese 
ore. The export of iron ore has actually gone up. I think Mr. Harvan! was 
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not quite correct when he said that the export of iron are has gone down. I 
shall merely ~ve him the figure for 1955; it was 1.5 million tons. In July. 
th~ STe, took It over and from July 1958 till early 1959 it has gone up to 2.7 
mIllion tons and we expect that it will rcach up to 3 million tons. Therefore, 
the export of iron are has gone up. 

Iron ore goes to certain countrics and manganese are goes to certain 
other countries. Iron are goes to Japan. I have got the figures but I do not 
want to go into them now. Anyhow there has been an improvement in the 
balance of trade as I said. In 1957 it was minus Rs. 419 crores and today it 
is minus Rs. 30Q crorcs and some credit for this should be given to this 
Ministry. I do not say that we have merely to depend upon cutting down the 
imports. But cutting down imports means internal production. We are help-
ing towards that. We arc producing goods indigenously and therefore, the 
imports are reduced. 

In the end I have to say that there arc only lliree alternatives if you 
want to improve exports. One is, as Dr. Krishnaswami was saying, giving of 
incentives. We do want to give incentives and we have given incentives. 
Sometimes it creates difficulties. Only just now, Shri Somani was mention-
ing that Pakistan had given greater incentives than India. Of course we 
cannot compete with Pakistan in the matter. They have recently announced 
a 25 pcr cent currency retention. Out of this they can import whatever 
goods they like from any country. How can we do that in our country when 
there is so much restriction on imports? I must say that generally the 
industries and the trade have fully co-operated with us in this matter in so 
far as the reduction of import is concerned. They have never complained or 
groused the kind of incentive given in Pakistan. it is not possIble for us to 
consider. Therefore, I have to say this. The textile industry becomes nervous 
the moment Pakistan docs this or that. "It has done this; so you should do 
this; otherwise export will dwindle." That kind of an attitude does not help. I 
say that we will always be prepared to consider giving more incentives 
provided of course some result is shown. 

The second alternative is some voluntary scheme by the industries 
themselves to impose a levy. I am glad that Dr. Krishnaswami himself made 
that suggestion. He said that the industries would levy to impose some kind 
of a levy on themselves and try to compensate for the losses on exportable 
goods. I wclcome that idea and I have always supported it. But some of the 
big industries have not given serious thought to it; I am very sorry for that. 
But I know the bicycle manufacturers have formed an export association 
and it has imposed a levy of Rs. 10 on each' cycle by which they expect to 
get about Rs. 7.5 lakhs in a year. Their idea is to subsidIse Rs. 10 for each 
cycle which is cxported to other countries. In this way some of the other 
industries could have adopted this scheme. The electric fan manufacturers 
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are also thinking in t.he same terms to form an association and impose a 
small levy and pool the resources in order to compensate for the loss. If that 
sort of an effort is made by every industry, it ~ll certainly help them and 
the country. 

If all this is not done, then the only alternative is compulsoty export. 
I do not want to say much on that because during the last two or three 
months I have a feeling that there is a great desire and enough enquiries 
have been made and inquisitiveness has been shown by entrepreneurs to-
wards export. They do want to export their goods and commodities. I do not .. 
therefore, want to sound a note of pessimism. A voluntary effort Is always 
better than to introduce an element of compulsion in that. Of course if there 
is no alternative we may come before Parliament and take its sanction and 
some legal aut.hority in order t.o sec il1at a certain percentage of the produc-
tion is exported, that \vill, of course, be the last alternative. But it creates 
sometimes a fear among ot.hers. If you take to compulsoty regulation, it 
creates some suspicion in the minds of our buyers abroad that compulsion 
might lead to deterioration in goods. I must make it clear that compulsory 
export will mean compulsory pre-checking and pre-inspection of goods so 
that the quality will not be allowed t.o go down in standards in any way. 

These are the three alternatives, however, I do hope that we will get 
the help of the Export Promotion Councils and t.he commodity boards and 
others to help us in stcpping up our exports. It is a long-term policy, no 
doubt. It is true, as Shri Harvani has said, t.hat we will have to carty on 
propaganda and good publicity will have to be given Marketing research will 
have to be taken up. He is quite right in that. We have taken up these things 
in all seriousness. Marketing research will also have to be done by various 
commodity boards and the export promotion councils. They will have to 
send small delegations and they will go out and collect the necessary mate-
rial. He will perhaps be glad to sec the report which has been published by 
the Federation of Indian Chambers of Commerce and Industry. The delega-
tion which went out had produced quite a good report about marketing 
research which would be vcry uscful and the Government is also looking 
into them. These things will have to be done. 

As regards the STC, it is difficult for the Director-General of Foreign 
Trade to carry on the work of the STC along with his heavy work. He is 
carrying on because we want him to do it. But my idea is, if possible and if I 
can get a suitable non-offiCial, we will certainly appoint a non-official as the 
Chairman of the STC. The STC is unfortunately placed in a position in 
which it is attacked by the private sector and also the private industrialists 
and others; it is attacked by Members of the Opposition; it Is attacked by 
Members of our Party (Interruptions) 
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Therefore. the appointment of the Chairman of the STC has to be 
done very carefully. I would, therefore, merely say that it is engaging our 
attention and we will appoint a whole-time Chairman for the STC. 

I have taken a very long time but I do notJrnow what to say about the 
Company Law Administration about which Shri Morarka said something. 
This is the last item on which I wanted to say something, if you will permit 
me. May I say a few words? (Interruptions) 

In so far as the Company Law Administration is concerned. it is true 
the Company Law Administration has bccn dcaling with a large number of 
companies and their task has bcen fairly difficult. The number of companies 
is about 28,000. The number of managed companies is 5,000 and the num-
bcr of managing agcncics is about 4,000. So it is true that it has not been 
possible or it may not have becn possible for the Company Law Administra-
tion to look into each and every matter of each eoncern. But, anyhow. they 
have scrutinised, they have tabulated their accounts, balance-sheets etc. 
and in many cases they have taken action. 

One thing is quite obvious that since this Act was framed a special 
consciousness is thcre amongst the shareholdrs. The shareholders are quite 
conscious of thcir rights, and thcy are very kccn to see that the company 
does not function in a wrong way or is run at a loss or there is some other 
golmal or gudbud. whatcver you may like it to say. I am receiving letters and 
reprcsentations from shareholdcrs about certain companies. It was not done 
before or it was only done very rarely. Either the shareholders themselves or 
their reprcscntatives arc generally taking up these matters with the Com-
pany Law Administration or with me. 

Shri Morarka said that many cases arc pending in the Company Law 
Administration. I would merely tell him that thcre were 17 cases ordered 
undcr the old law for enquiry and since this Aet has started working 16 
more cases werc taken up. Out of these cases only 5 cases are pending and 
the rcst have been disposed of. Some of these delays arc undoubtedly due to 
the office-bearers of the companies or those who are concerned with the 
companies. They delay matters. They do not come up and produce the 
documents, balanee-shcets etc. They do not appear before the inspectors as 
Witncsses. So these things generally take up a long time. Anyhow. we are at 
the present moment considering the question of appointing new inspectors. 
our own whole-timc inspcctors. Up till now the chartered accountants and 
others were apPOinted as inspectors. When we will have new inspectors I am 
quite certain that our work will be expedited. But I mig'1t tell the House that 
they should not think U1at the appoi.ntment of these inspectors will add to 
our expenditure. In fact. the amount that we are giving to the present 
inspectors is rather on the high side and the appOintment of these wholetime 
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inspectors will not incrcase our expenditure-with due apologies to Shrt 
Feroze Gandhi. 

I have also to say-it is nothing new-that an assurance was given by 
the then Finance Minister when the House was dealing with the Company 
Law Bill that the loopholes of its provisions will be plugged and a committee 
will be set up for going into those matters. The committee was set up, as the 
House knows. The committee has submitted its report, the Government 
have considered the report and the amending Bill is being drafted by the 
Law Ministry. I think the draft will be completed very soon. My idea is to in-
troduce the Bill in this session. and I would very much like that the Bill may 
be referred to a Select Committee in this very session itself. Till then we will 
have to wait. We may. however. sce what further steps are necessary espe-
cially in rcgard to the managing agenCies. 

Shri Morarka said that the Government has not taken action under 
Section 324 of the Com pany Law Act. It is true we have not taken action but 
that matter is engaging our active consideration. We are consldering over 
the matter as to what is to be done and what action is to be taken In regard 
to the provision of that section. But his fear that if no action is taken imme-
diately there will be some dislocation in the working of the present compa-
nies or the rencwals of managing agenCies is not quite justified, because we 
have already said that those companies which want renewal should come up 
with their applications. There are ccrtain companies whose cases have come 
and which have not bcen dccidcd. It is true they are pending. but I can tell 
Shri ~10rarka that they will be decided in good time before the date of 15th 
August 1960 arrives. But if there are ecrtain companies which do not want 
renewal or which do not put in their application before that date, well 
naturally. it will mean that they want that the managing agency should not 
remain in those firms or concerns. If they want to wind up, we will certainly 
welcome it. We are not enarroured of managing agency. But if they will come 
up with an application it will be conSidered and disposed of in good time. 

In the meanwhile. I have some suggestions to make, which I will do to 
the Advisory Council of the Company Law Administration. I do want that 
certain principles should be observed in the maller of remuneration and the 
life of the agency in the case of new applications. whether the applications 
relate to new managing agents or the re-appointment of old ones. I hope it Is 
generally understood that managing agents ean be appOinted or re-appointed 
if the public interest is served by such appOintments and if the persons 
proposed to be appOinted or re-appointed are fit and proper persons under 
the meaning of the relevant provisions of the Company Law Admlnistratlon. 
It is. I hope. already elear from the provisions of Section 326. 
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What I want specially is this where comprehensive services, as used 
to be covered in the managing agents' remuneration in the past-two things 
are 1mportant: remuneration and peTtod of renewal-are not being rendered, 
if that khld of comprehensive service is not being rendered, there Is a prima 
facie justification for reducing the maximum remuneration from 10 per cent 
to 5 per cent, which is the maximum limit-10 per cent-for a managing 
director or a manager. Similarly, where the aggregate profits are very large, 
it would not be unreasonable to have a slab system of remuneration or to 
prescribe a lower ceiling of remuneration than the 10 per cent formula. I 
hope these steps will have a salutary effect on the companies as well as 
benefit the shareholders. 

It would also be necessary to consider a shorter peTtod of re-appoint-
ment for managtng agents instead of the full term of ten years in every case. 
Since, under the Act, managing directors may be appointed only for five 
years at a time, there should be no objection to managtng agents' re-ap-
pOintments also being kept down to five years at a time. The period can, 
however, in special cases be extended up to ten years on the recommenda-
tion of the Commission. Naturally, every case is considered by the AdviSOry 
Commission, and its advice and our suggestions will certainly be passed on 
to them. I hope, in the context of these suggestions the Commission will 
consider cases in so far as the pOints for remuneration and the period of 
renewal are concerned. 

Sir. I have taken a long time of the House. I am exceedingly thankful. 

Interruption • 

Those cases have been looked into sometime back. There was some 
dispute, and it was discussed by the Gram Udyog Bhavan authorities and 
others. As far as I know it has been settled. If there is any fresh problem, the 
hone Member should inform me . 

• Referrin to a Member'S (Shri S.M. Banerjee) query whether any committee was ap-
poInted r~allY to consIder the wages and workIng condItions of employees working In the 
Gram Udyog Bhawan? 
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NEED FOR INDUSTRIALIZATION * 

Sir, I cannot but apprcciatc the spirit of the Resolution.·· The pur-
pose behind the Resolution is sound and has to be generally agreed to. But I 
was a bit surprised to hcar the mover's speech. I felt surprised because he 
happens to be a member of the Communist Party of India on the one hand 
and he believes in international Communism .... 

I was saying India. On the one hand he believes in international 
communism. To that I can takc no objection. because everyone would like 
to have some kind of a world pattcrn which will bring diITerent countries 
together. I do not know whether Communism will be able to do it or whether 
Gandhism or something else will do it. Whatcver may be the ideology, if 
there is some ideology which will bring the diffcrent countries of the world 
together, the warring countrics togcthcr, then I shall welcome it. But on the 
other hand, the hone movcr, in almost the whole of his speech, dealt with 
regionalism. The whole speech, as it were, centered round regionalism. So 
there is obviously no consistency bctwccn the ideology in which he believes. 
namely, the ultimate objective of world communism or international com-
munism, and what he says when it comes to his own country. In regard to 
his own country, he thinks in terms of regionalism only. It Is this which 
surprises me most. I havc no doubt that there are many States. at least 
many parts of the different States. which are undeveloped. But It is very 
difficult to asscss or to give a judgment as to which of these States are 
developed and which are the States which are backward or underdeveloped. 
The hone Mcmber refcrrcd to Bombay. I cntirely agree with him that insofar 
as Bombay city is concerned. there is a good deal of industrialisation there. 

·Participating in the discussion on the Resolution Re Appointment oj Expert CommUtee to 
study Developmental Problems oj Economically Underdeveloped States moved by Dr. A. 
Subba Rao. (R.S. Deb .• 26 Feb. 1960 CC. 1952 and 2031-45.) 

··This House is of the opinion that an expert Com m Iltee be appointed to study the devel-
opmental problems of economically underdeveloped States and other areas of india with 
a view to making proposals for stepping up industrialisation and other developmental 
activities in those places. 
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As was said just now, that city has almost rcached the saturation point. But 
Bombay city alone is not Bombay State. There is the whole of Maharashtra 
in Bombay and at prcsent or at least for a few days more, the whole of 
Gujarat will also be there. Visit any part of Maharashtra and you will find no 
development in the industrial sense of it. Similarly there are parts of Gujarat 
also which are wholly undeveloped. 

Similarly you will find such placcs in Bengal and in Bihar. It is often 
said that Bihar is a big industrial centre. I entirely agree that there are coal 
mines there, that there are several heavy industries coming up. But if you 
visit North Bihar, almost half of Bihar, you will not find a single new indus-
try having come up in that area during the last twelve years or so. The whole 
of North Bihar has almost no industry exeept one or two which might have 
been there during the British days. So, as I said, it is very difficult to assess 
or to corne to a correct judgment as to which States are developed and 
which are undcveloped. Although Uttar Pradesh has got a big name, except 
for the textile industry in Kanpur, you will hardly find any other industry 
there. You will not find many, except one or two which have come up in the 
private sector. 

Interruption* 

The sugar mills are old ones. I am not referring now to the industries 
which carne up mostly during the British days. During recent years, you will 
not find any, cxcept a few, as I said, which have corne up in the private 
sector. Except for them no new industry has come up in Uttar Pradesh. So 
we need not draw comparisons in that way. What I mean to say is that we 
have to realise that the whole counry is undeveloped. India is one of those 
countries which comc in the undcveloped category and the Prime Minister 
was quite correct when he said at the World Bank Conference, which took 
place in Delhi two years back, that the point was not regarding this bloc or 
that bloc, whether a country is within this Power Bloc or that Power Bloc. 
The most important point or the real difference was the gulf that existed at 
the; present moment in the world between the developed countries, the 
industrialised countries and the others, the industrialised countries and the 
non-industrialised countries. There is this big difference or gulf that exists 
at the present moment in the world and India as a whole, there is no doubt, 
is an underdeveloped country. We have to make the best possible effort to 
industrialise it. 

I need not rcfer to our diffcrent plans. We had the First Five Year Plan 
and for the moment. if you leave out the First Five Year Plan. we have now 
the Second Five Year Plan which has laid the utmost stress on industrialisa-

·Shrl P.O. Himatsing : And the sugar ,mills. 
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tion and. in a way. the highest priority is given to industrialisation in that 
Plan. Of course. agriculture was also givcn a high priority, almost equal 
priority, yet it could be said that on industrialisation greater emphasIs was 
laid. That was not bccause we did not consider agriculture to be important. 
In fact. food is the most important item and it has the first priority and every 
pie that can be spent will have to be spent on food, if necessary. But 
agriculture or food production alone is not going to solve the problem of the 
country. If the problem of unemployment is to be solved, we will have to 
combine industry \vith agriculture. Therefore. these things should go to-
gether, agriculture as well as industries. In the Second Five Year Plan, quite 
a large number of industries have been put up in diITerent parts of the 
country. Their location is not always in our hands. When a project in the 
public sector is to be taken up. it is not in our hands to decIde about the 
location of that plant. I need not go into the different arguments, as to 
whether raw materials are available like coal etc. or whether power is avail-
able and so on. So many other things have also to be considered. I do not 
want to repeat all those arguments. What I want to say is that when these 
projects are considered, their location is left to an expert body or expert 
committee. It is not thc Government which takes the decision. Of course, 
ultimately the final approval is given by the Government. but whenever there 
is an expert body. then naturally the Government has to go by the recom-
mendations of that expert body. To give an example, there was the proposal 
to set up the optical or ophthalmic glass project. A Soviet team had come 
and that team had suggested two places-Durgapur and almost on an equal 
level. Naini in the Allahabad district. Well. Durgapur is a developing town or 
developing area. I need not mention that there is a coke oven plant there, 
there is a steel plant and many other industries will come up in Durgapur. 
But the Allahabad district is one of the poor districts of the State with 
hardly any industry. and Naini is a rural area. But Naini was put on almost 
the same level. because Naini had the raw materials and there have been 
two or three glass factories in Naini for some time past, and Government 
generally felt that the plant might be located at Naini. 

An announeemcnt was almost made. not formally, but it was pubUcly 
said and then what happened? We referred the matter to the Soviet experts, 
the people who had come for that purpose. They looked into the matter; they 
went to Naini again and when they came back, they said definitely that the 
plant should be located at Durgapur and not at Naini. The hone Member 
said that we do not dispcrse industries in a proper way but what are we to 
do? The experts give anopinion and in these technical matters we should, as 
far as possible. accept the opinion of the experts and we accordingly deCided 
that that plant should be located at Durgapur. In respect of each and every 
such important industry. Government has to decide accordingly. I do not 
think that in such matters Government ean take ad hoc decisions without 

436 



consulting the experts. 

Interruption* 

Everything was taken into consitleation insofar as this optical glass 
factory was concerned, the availability of raw materials, power and climate, 
but then the experts said that the instruments were of such a delicate 
nature, they were so fine that even a pinch of dust would destroy everything 
and that it would not be possible to produce quality material. What are we 
to do in those circums tances? 

Interruption ** 

I shall deal with it in a fcw minutes. I was coming to that. 

I shall mention a few heavy industries that we propose to set up in 
the Second Plan pcriod. They arc the heavy machine-building plant, the 
forge foundry, coal-mining machinery plant, the heavy structural plant, heavy 
plate and vessel shops, high pressure boiler plant, heavy machine tool fac-
tory, ball and roller bearing factory, heavy power plant, precision instrument 
factory and so on. These are the most vital industries that will eome up 
during the Third Plan period but we are planning even now in the ease of the 
heavy machine-building plant. the forge foundry, the coal mining machinery 
plant. We are going to start on the projects immediately. In fact, Govern-
ment has already set up a corporation to start the preliminary work. We 
want to go ahead with these projects even during the Second Plan period. 
Besides all this, we have to develop and expand our present capacity in 
respect of the Heavy Electrical Plant at Bhopal. Its capacity is already being 
doubled so that its production would be worth Rs. 25 crores. We feel that we 
should design from now on for production worth Rs. 50 crores. We will have 
to have another one or perhaps two such plants as in Bhopal. Similar Is the 
case In respect of the Heavy Machine Tool Factory at Bangalore; we will have 
to have two, three or evcn four such factories in different parts of the 
country. So, we have to develop our present capacity and set up new indus-
tries especially to produce machincs so that we may be able to save foreign 
exlhange by stopping the import of capital goods. I have mentioned some of 
the important public projects. Naturally, their location has to be considered 
In consultation with the experts. The experts take everything into consldera-

-Referring to a Member's (Shri N.R. Malkani) query whether Government should leave 
everything to the experts and not take other things-social as well as others-into 
consideration. 

--Referring to a Mem ber's (Dr. W.S. Barlingay) query that whether there Is no distinction 
between Industries which arc of national importance and industrl~ which may be 
important from the point of view of the slates concerned? 
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lion and naturally we have to attach great wcight to their judgment. It is 
difficult for me to say whcther Kcrala or Andhra or Bihar or Orissa should 
be selected. We have adviscd our officers to tell the experts very clearly as to 
what the position of the diffcrent Statcs in respcct of industrialisation, whether 
they are developed or undcrdcvelopcd in comparison with other parts of the 
counby but then the experts say that generally they do not take into 
consideration all these factors. Their main consideration Is the project as a 
whole and the production of quality material. From their point of view, the 
most important thing is the production of quality material. Of course, the 
production has to be cconomic and all that. I am mcrely putting forward 
before the House that a number of big projects will be coming up during this 
Plan period and the Third Plan period bcsides a number of other industries 
which I do not propose to mcntion here. I have no doubt that as far as 
possible we will try to disperse thcm. We would very much like that these 
industries are set up in different parts of the country. For example, there 
were a number of Statcs which wanted the raw film industry to be set up in 
their respective Statcs but there again it was generally opined by our col-
laborators or the participants that Ooty was the best place for the setting up 
of the raw film industry. We have. therefore. decided that the industry 
should be put up at Ooty. Our friend just now referred to Bombay and said 
that we have been Criminal or somcthing like that but the hone Member has 
to realise that it vcry much dcpcnds on the Statcs themselves as to whether 
they are able to crcate conditions in which industries or industrialists are 
attracted towards them. Why was Bombay selectcd? Why is evcrybody run-
ning after Bombay? It is because in Bombay they try to give the necessary 
facilities to the new industrics. One of the important factors Is power and 
Bombay was able to produce enough power whereas the State from which I 
corne, Uttar Pradcsh, is very deficicnt in power and yet Uttar Pradesh will be 
saying that it is backward and that industrialists do not come to that State. 
If power is not available, how can ina us tries come up? Bombay was wise 
enough to create enough of powcr rcsources; Madras was also clever enough. 

Interruption· 

But that will not help. Manpower will help in other matters and I 
shall say a few words about that also but so far as heavy indusb1es are 
concerned. power is the most vital thing. Bombay was able to produce power 
and that too at a cheap rate. When I recently spoke to the Chief Minister, I 
told him "If you want any new industrry to come up in Uttar Pradesh for 
God's sake reduce the power rate." It is the highest. It was very high uptU 
now but they have now slighUy reduced it. 

·Shrt N.R. Malkani: But you have manpower. 

438 



Similarly, in Madras they very wisely decided to develop power and 
electricIty, in that State, and the result is that new industries are being set 
up without much difficulty. 

Without dwelling much on this point any further, I should like to say 
a few words about small scale industries to which a reference was made by 
Mr. Bhupesh Gupta and to which some other friends also just now referred. 
I am in entire agreement with what Shri Bhupesh Gupta said just now. 

Interruption* 

I do not know whether he is right or I am wrong. Anyhow ... 

Interruption ** 

But I am sorry I have to differ on one point in regard to that matter. 
Small scale industries arc absolutely essential but whcn I am talking about 
small scale industries, I would like to divide them into two parts-the me-
dium-size industries and small-scale industries. Under our technical defini-
tion smallscale industries are those which employ 100 workers with an 
investment capital of Rs. 10 lakhs. That is the maximum. We should con-
centrate on small scale industries but I would suggest another category of 
industries. the medium size industries in which we may have 1,000 or 2,000 
workers and the investment may go up to Rs. 25 to Rs. 30 lakhs. So, we 
should have medium-size industries as well as small scale industries and I 
also agree with Shri Bhupesh Gupta that consumer industries could be 
developed in this scctor. For example. I have a feeling and I am getting it 
examined-I am not an expert on this-whether we can take up under the 
medium size or small-scale sector industries like cement, paper and even 
machine-tools. Of course the designing of machine-tools is a difficult thing; 
it is not so easy but we can have. 

Interruption *** 

I think that should be in the third category. Food processing etc. can 
come under the village and cottage industries; perhaps even in this too. 

So I have just mentioned three examples. cement, paper and even 
machine-tools and I remember that during the war days a large number of 
machine-tool factories came up-that was in the last war-but they died be-
cause necessary encouragement was not given to them after the war ended. 

·Shrl Bhupesh Gupta: For once you are in agreement. 

•• Shrl Bhupesh Gupta: Both are right. 

••• Shrl N.R. Malkani: Food processing can be taken up In this. 
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So there Is the possibility of even machine-tools being made through small-
scale industries. I have askcd the Ministry to examine this matter and if It 
is possible to do it in the small-scale sector, we can give quite a number of 
new licences for factorics which could be dispersed and sit up in diITerent 
parts of the country. In so far as small-scale industries are concerned. I do 
not think the difficulties that come up in connection with the heavy indus-
tries will be there. So it is important that if we want to industrial1se the 
country, we sill have to go in more for these small-scale industries because 
in the present context, in our present financial position with difficulties in 
foreign exchange availability, though we give the highcst priority to some of 
these heavy industries which are most vital, we have to concentrate on the 
development of small-scale and medium-size industries. In fact this will 
revolutionise our people, industrialise our people mentally if we set up small-
scale industrics and sprcad them throughout the country but my difference 
with Bhupesh Guptaji-is when hc says that it should only be done in the 
public sector. It is not corrcct. I might tell him that. ... 

Interruption· 

Well, I was rcferring to another matter. He said something the other 
day, when asking a question about the small machineries exhibition which 
was orJanised here by the Americans, and I told him that day that to 
connect those exhibitions with the investment of American funds in the 
country was not qUite correct. He did not put those questions quite correctly 
or in a rclevant manner. He is right in this sense that a team had come 
which wanted to discuss with private industrialists and if they agreed, they 
were prepared to considcr whcther they could invest funds in India. It was a 
separate matter and the organisation of the exhibition was done separately. 
Therefore I thought I should take this opportunity to make It clear. What 
Shrt Bhupesh Gupta had said that day was somewhat dllTerent and there-
fore I wanted to clear up the position. 

Now, I am glad that he says that the small-scale industries should 
not all be in the public sector. What Bhupesh Guptaji has to remember is 
that at the present moment our urgcnt problem is to solve unemployment. It 
is one of the most important problems. And with this umemployment prob-
lem at the back of our minds, we will have to keep the small-scale sector 
especially open to any new entrepreneur who wants to come in and set up a 
new industry. If the Government has to do it, they must find the funds. 
rupee finance as well as forcign exchange. Some of these projects which I 
have just now mentioned and a few others may cost us not less than 1.300 

·Shri Bhupesh Gupta: I did not say everything should be there. The dominant posltlon 
must be there: the new undertakings should. as far as possible, be In the pubUc sector. 
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to 1,500 erores of rupees. In fact we have a feeling that the allocations for 
industries in the Third Five Year Plan should be roundabout Rs. 1,500 
crores. Of course, thcy are still eonsidering but they are finding it diffieult to 
make that full allocation. So eithcr the Govcrnment should concentrate on 
the heavy industrics first and naturally do less for the small-scale industries 
or if we take up the whole small-scale sector within Government's purview, 
then we will have to cut down some of these projects or the allocations made 
for these projects. But as we attach great importance-and you also, hone 
Members of this House, do it-I feel that a balance will have to be struck. 

If you have to strike a balance, you have to keep the field of small-
scale, industries open to individual entrepreneurs. If necessary, Government 
also can take part in it. In fact, gencrally the Government's policy is to help 
the small entrepreneurs in different ways. Industrial estates are there; we 
provide power: we provide shops, and help them in other ways. Similarly, we 
gtve maehinery on a hire-purchase basis and other assistance is also gtven. 

Interruption* 

Government will guarantee in cases where Government consider it 
advisable. In case thcre is a failurc, Government will have to undertake the 
whole responsibility. We have to do it. Thcse small people have not got the 
finance and the Reserve Bank will not give them the loan unless it is 
guaranteed by some authority. 

Interruption** 

It comes to the same thing. We want to assist the small entrepre-
neurs and we want that a larger sum should be allocated for small-scale 
industries in the Third Five Year Plan. The main difficulty has been the 
shortage of raw material. We are not getting enough raw material to supply 
to the small-scale industries. During the last three or four years, our engt-
neering industry has come up very wcll. They have been able to export 
some of their goods, sewing machines, electric fans, ctc. But their main 
difficulty is that thcy do not get adequate steel. They are not able to get non-
ferrous metals. If we gct enough steel, the production of engineering indus-
tries, it is said, would easily go up by 100 per cent more than what we are 
manufacturing today. There are the export possibilities. The importance of 
small-scale industries is, no doubt. there. but the raw material has to be 
provided and neccssary facilities have to be givcn by Government. 

-Referring to a Member's (Dr. B.R. Gour) query as to what extent will the Government 
Incur l1abUity under the new scheme of the Reserve Bank guaranteeing the loans to 
small scale Industries by com mercial banks. 
--Referring to the same Members' remarl{ that the Reserve Bank will guarantee that loan 
and the loan has to be advanced by the commercial bank. 
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I shall not take more time of the House. I would merely say that it w1ll 
not be correct to say that an expert committce should be appointed for this 
purpose. 

Before I conclude. I might also mention this. Dr. Gour may not agree 
with me, but I also attach enough importance to cottage and small-scale 
industries. because it gives partial employment. if not full employment. 

5hri Malkani said that the food proccssing industry should also be 
taken up in the small-scale industries sector. I have no quarrel on that. It 
should be done. But the cottage industries organisation feels that the work 
in many of the processing industries could be done by hand, whether it is 
milling of rice or extraction of oil or even making gUT. For that, as stated by 
him. manpower is in abundance and we can utilise it. Even the village and 
cottage industries friends do not rule out the use of powcr. In fact they have 
appointed a committee to go into this matter to see whether small tools etc .• 
and even spinning wheels, could be utilised with power and utilised for the 
advantage of the spinner. So. that aspect is also very important. 

I, therefore. suggest to the hone Member not to press his resolution, 
because what is needed is not a committee or experts opinlnion. Every 
aspect is before us. In fact, if for a short while the opinions of other experts 
are kept aside. it will not do us much harm. Expert's opinion is available in 
the Planning Commission or it is obtained. There are economists. There are 
technicians. Then. we consult so many bodies and ultimately the States are 
consulted. And the Parliament is consulted. All the aspects are taken into 
consideration and fully thrashed out in these meetings. In the circum-
stances, the sctting up of a committce will unnecessarily lead to further 
delay. We have to prepare our Plan. In fact. in the middle of March we are 
going to have the National Dcvelopment Council meeting in which the de-
tails of the Third Five Year Plan will be presented. So, in the circumstances. 
I do not think it would be advisable to sct up any such committee. 
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BRINGING TRIBALS IN NATIONAL 
MAINSTREAM* 

In presenting this Report, my first duty would be to thank the Dhebar 
Commission for preparing tWs valuable document. The Commission have 
gone deep into the various aspects of tWs problem and have produced an 
important and a valuable document. The Commission had to tour a lot and 
they had to put in very hard work. I should like to convey my thanks and 
congratulatlons to the Chairman of the Commission, Shrt Dhebar, and also 
to Ws other colleagues for this useful contribution. 

As the House is aware, the problem of the Scheduled Tribes has been 
constantly engaging the attention of the Government since the Constitution 
was framed and adopted. Still the Government were not satisfied with the 
actual progress made. It was in that context that the Government ap-
pointed two Committees before the Dhebar Commission was appointed. The 
flrst was the Elwin Committee which speCially dealt with the problem of the 
tribal blocks. The Second Committee was appointed on the suggestlon of the 
Estimates Committee to study the problem of the Backward Communities 
specially. On the top of that. in pursuance of article 339 of the Constitution. 
the Government appointed the Dhebar Commission and now it is for the 
House to give its opinion on the recommendation made by the Commission. 
Our desire is that as soon as the Parliament-this House as well as the 
other House-has discussed this Report and expressed its views. we will go 
ahead with the recommendations made and we will certainly like that they 
are 1m plemented as early as possible. 

I do not want to enter into generalities but it must be said that our 
countty is vast and our problems are also immense. Generally we are a very 
poor countty and it is true that during the British days we did not actually 

.Whlle moving the Report of the Scheduled Areas and Scheduled Tribes Commission. 
RaJya Sabba Deb .• 7 August. 1962 ce. 474-489. 
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realise what poverty meant. Prople suffered without much protest but now, 
when the country is trying to go ahead with economic developments. It is 
but natural that every section of our community should like to progress si-
m ultaneously. I think, if we are frank, we should admit that there are 
certain weaker sections of our community in the country who have not 
made as much advance and progress as others have done. It has therefore 
become important that we should lay special emphasis on the development 
of the weaker communities of our country and those two weaker communi-
ties are specially the Scheduled Castes and the Scheduled Tribes. It is 
necessary therefore that we should carefully consider the various recom-
mendations made and see what we can do to achieve a certain target within 
a prescribed period. 

The Scheduled Tribes have been living in isolted places, far-off places. 
not connected with roads. They do not have any amenities of life, neither 
medical aid nor even proper educational facilities. We have to bring them 
out of that situation and we must try to integrate those people with the 
other sections of our countrymen. It is far from my mind to suggest that we 
should impose anything on them. Whether our customs or our culture, 
though the culture is more or less common throughout the country but 
every community has its own conventions and customs. 

Therefore, when I say that there should be complete integration, I do 
not mean to suggest that there should be imposition of anything on the 
tribal communities as such. Still it is essential that integration will only be 
possible if their standards are raise if they are more or less brought to the 
same level where we or the other people are who are not so isolated. So we 
have to bring these people to that level and we can do that, not by imple-
menting certain schemes only but by bringing about a radical change in our 
outlook and approach. 

There may be different communities and different religiOns in our 
country but India had its own unique tradition in the past which we have to 
cany on and maintain even now. In fact our philosophic base has been 
unity in diversity and it is our good fortune that when we are free, when we 
have become independent, various communities and religiOns existed in our 
country and it should be our effort to bring about complete unity and 
solidarity amongst ourselves even if our religtons are different or we differ in 
our customs, rights, etc. So, I think that it is a challenge to all of us and I 
have no doubt that we will be able to meet this challange. I do not want to 
take more time of the House. As I said in the beginning I do not want to 
enter into generalities. 

In sofaras the recommendations of the Commission are concerned, 
they can broadly be divided into two categories. There are recommentations 
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which are to be dealt with or which directly concern the Home MinistIy and 
some other Ministries of the Government of India. There are other recom-
mendations which mainly concern the State Govenments. In fact it is the 
State Government which have really to execute and implement the policies 
and programmes. Even where the Government of India gives direct grants, 
our agents are the State Gvvernments. So, we felt that we should have a 
conference of the State Ministers concerned. The Report had been sent to 
them some time back. We did not get their replies for a long time. We, 
therefore, decided to hold a conference in order to discuss matters across 
the table. We did it recently and we had a very useful discussion for two 
days. I might inform the House that we are really pleased to say that all the 
State Governments agreed with most of the recommendations made by the 
Dhebar Commission. They made certain minor, if I may use that word, 
modifications or changes or did not accept one two minor recommendations, 
because there were certain practical difficulties. The recommendations and 
the suggestions made by the State Governments, it will, of course, be diffi-
cult to put all of them and the whole proceedings before the House. We can, 
however, consider that when it is fully ready. However, what the House is 
mainly concerned with would naturally be the decisions that they had made 
and what their views are on various questions. I would, without taking 
much time, briefly put before you some of the decisions arrived at in that 
conference. 

Before I start with the actual decisions of the conference and place 
them before the House, I might mention only one more point and it is this. 
Our programmes and schemes, as I told the conference, are good and sound. 
No one can take objection to them. But tl!e main point is that of their 
implementation and if we can implement those recommendations fully, then 
alone it would be possible for us to achieve definite results. I told the 
conference that we talk of social justice etc., but it all evaporates or fades 
out if we are not able to execute our schemes properly. For that, not only at 
the Centre or at the provincial level, but even at the district level, we have to 
see that the schemes are properly executed. Even at the State or headquar-
ter levels there has to be proper coordination. Even at the Centre, besides 
the Home Ministries, the Ministries concerned like the Conlm unity Develop-
ment, Education, Food and Agriculture and so on. Various Ministries are 
concerned with the work of development of the Scheduled Tribes. So, it is 
essential that both at the Centre and at the State level, there should be 
proper co-ordination and every department should co-operate with each 
other. There should not be a kingdom withn a kingdom and I must admit 
that the amount of co-operation and co-ordination needed has not been 
achieved so far. However, it is proposed to take certain steps to bring about 
better co-ordination and co-operation both at the Central level and at the 
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State level. 

Madam, the subjects dealt with in the State Ministers' Conference 
were land and the Scheduled Tribes. the tribals and forest policy, agricul-
ture, village and cottage industries, community development and tribal de-
velopment blocks. the problem of indebtedness, co-operation, educational 
developments, health. housing, communications and the impact of industri-
alisation. These are the main subjects, There were, fo course, various others 
which were discussed. It was also recommended that the Chief Minister may 
be the Chairman of the Tribes Advisory Council wherever possible. These 
Tribes AdviSOry Councils are very important and it was felt that if the Chief 
Minister president over the Council, it would help in thequicker implemen-
taion of the decisions taken at the Tribes Advisory Council. 

It was further decided to have a section in the Legal Department of 
each State to undertake the study of the existing State and Central laws 
relating to social matters, rights in land including tenancy laws, allotment of 
lands, the setting apart of land for village purposes, private money-lending 
and village management, including the establishment of village panchayats, 
and to suggest modifications with a view to protecting the rights of the 
tribals. This section would also examine the laws and regulations with the 
ultimate object of completely preventing the transfer of tribal land to non-
tribals. 

The State Governments agreed that the rules regarding the grant of 
timber for hose-building purposes should be liberallsed. The necessity for 
establishing some permanent machinery to study every industrial project 
form the angle of its impact on tribal Interests was emphasIsed and also the 
necessity for making the schemes of rehabilitation of the displaced popula-
tion a part of the project itself. 

In fact, the two things pointed out which I have just now mentioned, 
namely the formation of the regulations and the passing of certain laws, are 
both very important. It was, therefore, felt that a specIal unit should be 
formed in the Law Department of each State Government so that they could 
quickly study the laws and consider what further amendments were needed. 
Certain regulations have also to be passed by the President. This will be 
gone into both here at the Central level and in the States. It is important 
that the tribals should not be dispossessed of their land and that point has 
to be specially attended to. 

The next point is about the rehabilitation of the trtbals. Whether it be 
in the public undertakings taken up or in the others, this has to be done. 
Both in the case of the private sector and in the case of the publlc sector 
projects we will have to pay special attention to this matter. As the House is 
aware, generally, these big projects are located in far-off places. in places 
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where there is an abundance of water, where there is coal or wood or where 
forests are available. So, it has often happened that the Scheduled Tribes 
have suffered on account of the location of these projects in those areas. As 
stated at the State Ministers Conference, the bigger responsibility is that of 
the Central Government because all these big projects are the main respon-
sibility or the direct concern of the Central Government. Care will have to be 
taken in respect of the others too but we have to confme ourselves to the 
Scheduled Tribes for the present moment and so when they are uprooted 
the Central Government will have to take speCial care to see that they are 
either provided with land or given some other employment or occupation 
Besides that, they should be given facilities for building houses and neces-
sary compensation etc. So, these two things are very important. 

It was suggested by the Commission that there should be a separate 
department for the Scheduled Tribes. This matter was considered in the 
Conference but it was generally felt that if the Scheduled Castes and the 
Scheduled Tribes are separated, to be dealt with by different departments, 
there will be a good deal of duplication of work because two sets of duplica-
tion of work, because two sets of officers will have to traverse the same 
areas and more or less consider the same problems. It was, therefore, the 
unanimous opinion of the Conference of State Ministers that one depart-
ment should deal with the problems of the Scheduled Castes and the Sched-
uled Tribes and it was also agreed that there should be a separate Director-
ate for the same. If there is a separate Directorate, then it can concentrate 
on problems concerning the Scheduled Tribes. It was also suggested that 
this Directorate which will have to be set up in all the State, and especially 
in States where the population of the Scheduled Tribes exceeds one million 
should also look after the work relating to the de-notified and the nomadic 
tribes in addition to as I said, the work relating to the Scheduled Tribes. 

The Conferen~e was in favour of having Tribes AdviSOry Councils to 
advise on the protection and development of the Scheduled Tribes in all the 
States and Union Territories, whether they have Scheduled Areas or not. 
The House. I am sure, is aware that there are Scheduled Areas and non-
Scheduled Areas. Even in non-Scheduled Areas a large number of Sched-
uled Tribes live but for the special programmes we have decided to concen-
trate on the Scheduled Areas first. I shall come to that point later on but I 
am merely mentioning that the Scheduled Tribes live both in Scheduled 
Areas and in non-Scheduled Areas. It was decided that wherever at present 
there is a combined reservation in the services for the Scheduled Castes and 
the Scheduled Tribes separate percentages of reservation should be fixed by 
the State Government and it was agreed that the State Governments would 
instruct all local authorities like municipalities, panchayat samities, zila 
parishads, etc., to follow the policies laid down by them in regard to the 

447 



representation of all Scheduled Tribes in the services. It was further decided 
to have a small committee of officials from the Tribal Welfare Department 
and the different development deparbnents at the State level to ensure 
coordination and effective implementation of the programmes. The Confer-
ence also agreed that there should be a section under the Chief Secretary for 
evaluation of the tribal welfare programme. If all these and other decisions 
taken at the Conference are implemented with speed as it is hoped they will 
be. there will be considerable improvement of the conditions which exist at 
present. I also want to mention, Madam, that we were told in the Conference 
that this work was going to be entrusted to the zila partshads and pan-
chayats and some of the schemes which have to be Implemented in the rural 
areas will be executed by the panchayats and the zila parishads. Well, I 
welcome this suggestion but I only wanted to caution the district authorities 
and the State governments not to leave evetytlng to the zila parishads and 
panchayats and have no supervision and watch over their work. My fear is 
that because this will be a new work for them, they may not be able to 
bestow enough attention to the problems or the schemes concerning the 
Scheduled Tribes. They will have many other things to do. So, it would be 
necessruy that the district authorities should keep constant watch and they 
should function as the friend and guide of the panchayats and the zila 
parishads. 

Madam. there are two major schernes in respect of the Scheduled 
Tribes in the Central sector of the programme which are controlled by the 
Ministry of Home Affairs and on which the entire expenditure is borne by the 
Government of India. These are the scheme of Tribal Development Blocks 
and the scheme relating to promotion of co-operation among the Scheduled 
Tribes, particularly in the form of forest labourers' co-operative societies and 
labour contract societies. The Ministry of Home Affairs appointed a special 
working group on co-operation about a year ago and its report is expected 
shortly. That group will make detailed recommendations regarding the or-
ganisation and structure of the society and other matters pertaining to the 
co-operative movement in areas predominantly inhabited by the Scheduled 
Tribes. We hope that on the basis of the group recommendations It will be 
possible to energise and expand the co-operative movement in Tribal areas 
and that the co-operatives will become the effective instruments for promot-
ing the economic development of those areas. 

The other programme which is the major one and in which a great 
deal of interest is being evinced by the tribals themselves is the programme 
of Tribal Development Blocks. The Commission have recommended that all 
tribal areas whether they are Scheduled Areas or not, with a concentration 
of tribal population exceeding 50 per cent should be brought under the 
Tribal Development Blocks in order that the bulk of the Tribal population 
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could be brought under this special scheme of Community Development. It 
has been very roughly estimated that in order to do this funds may be 
required for as many as 900 to 1,000 blocks. In fact, we were unable to 
accept even the criterion of 55 per cent of population recommended by the 
Elwin Committee as that would have meant starting about 645 blocks whereas 
there are funds in the Third Five Year Plan only for about 300 blocks. 
Expecting some savings in other sectors, we have sanctioned about 330 
blocks following the criterion of 66-2/3 per cent but over a hundred areas 
eligible by this criterion are still not covered by our programme. We have, 
however, considered whether, in view of the Commission's recommenda-
tions, at least these areas could not be brought under Tribal Development 
Blocks during the current Plan period. Now, even on the basis of 66-2/3 per 
cent, if we take up only those areas where the population is to that extent, it 
has not been possible so far to cover all those areas and establish Tribal 
Welfare Blocks in them. We had recently a discussion with the Planning 
Commission and I have every hope that the Planning Commission will give 
us additional allotment for covering all the areas in which tribals have a 
population of about 66-2/3 per cent. If that happens, I am sure and I have 
every hope that this will be done and the Planning Commission will agree to 
it, we will be able to set up new development blecks and cover a much bigger 
area. But even if we do that more than half the tribal population live in 
areas where their population is less than 50 per cent, and it is natural that 
we should feel anxious about the welfare of such tribals. 

It has to be remembered that by October 1963 the whole country will 
be covered by the Community Development programme and the tribals will 
share with the rest of the population the benefits flowing from that pro-
gramme. Moreover the tribals who reside outside the Scheduled Areas and 
other areas of high tribal concentration are equally eligible for benefits 
under schemes such as that of post-matric scholarships, designed to pro-
mote the welfare of Scheduled Tribes wherever they may be. Thus any 
impression that tribal populations who do not have the benefit of Tribal 
Development Blocks would be neglected would not be correct since the areas 
which are predominantly inhabited by Scheduled Tribes are generally pa-
tricularly backward and it is but right that such areas should receive prior 
attention. However, as I said, if more funds become available we would like 
to consider giving to every Community Development Block some additional 
funds to be spent on schemes for promoting exclusively the economic and 
social welfare of the tribal population. 

I might add that the Community Development programme as I said 
will now cover the whole country by the end of 1963, that is, all the villages 
and naturally the Scheduled Tribes will also be covered. But we have not 
finally decided on this because the matter naturally depends on the availa-
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bility of funds. Yet I hope it would be possible for us to find necessary funds 
for the purpose of giving special grants to each Community Development 
Block. The grants that we give will be specially spent on schemes for Sched-
uled Tribes living in non-Scheduled Areas or living in the Community Devel-
opment Block ares. That will be No.1. 

Besides that there are other schemes which are very valuable and 
very useful. recently, the Planning Commission have made it clear as to 
what their schemes are and what amount they propose to spend over them. 
These schemes are Centrally sponsored and directly administered by the 
Planning Commission for which allocations are made over and above the 
ceilings of the Plan. These schemes are specially meant for the under-devel-
oped regions of which naturally the tribal areas would form a substantial 
part. In fact, the member of the Planning Commission who was present at 
the Conference, Shri Shrirnan Narayan, requested the ministers to see that 
full use is made of these funds which are primarily meant for the weaker 
sections of our society. One of these is the rural works programme. About 
200 pilot projects have already been started and by the end of the Third Five 
Year plan it is proposed to have 3.000 projects. The intention is to provide 
employment to the unemployed through schemes of minor irrigation, soil 
conservation. contour bunding. afforestation. road building and other kinds 
of works. The Planning Commission have informed the State Governments 
that a good number of these rural work centres should be in areas which 
are predominantly inhabited by Scheduled Tribes. The total amount avail-
able for this scheme is about Rs. 150 crores. Another scheme is an agricul-
tural programme which concerns mainly with irrigation and soil conserva-
tion. For this about Rs. 50 crores have been reserved by the Planning Com-
mission which will be made available to States which send properly surveyed 
and technically sound schemes. The third is a scheme of intensive rural in-
dustrial projects. The idea is that in different States underdeveloped regions 
many of which are tribal areas will be selected and assistance will be given 
by the Centre for starting a number of rural industries on a co-operative 
basis. The amount available for this programme is Rs. 50 crores. The fourth 
is the scheme to settie landless labour and about 6 crores Is available for 
this scheme. The fifth is a scheme for starting co-operative farms particu-
larly among the tribal people. The amount available for this scheme is about 
Rs. 6 crores. The total asistance is of the order or Rs. 260 crores which will 
be available-and this is very important-over and above the Plan ceilings. If 
the States draw up and implement the programmes properly a large share 
of the benefits will go to the tribal population. The Planning Commission will 
also agree to the Plan provision of Rs. 35 crores for rural water supply being 
exceeded if a State Government took up the programme of water supply to 
every village in backward and tribal areas. 
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In the Chapter on Health the Commission has made certain recom-
mendatlons about supply of drinking water in ttribal areas and suggested 
inter alia the people's contribution should not be insisted on in this pro-
gramme. The Planning Commission are likely to agree to give 100 per cent 
assistance to the States where such schemes benefit areas of concentration 
of tribal population and involve the execution of work of an engineering 
character. They will aslo probably agree not to insist on compulsory local 
contributions in respect of these schemes. 

Madam, these are the most important recommendations which were 
considered by the State Ministers who met and, as I have said, there was 
complete unanimity on all these matters. There was one more recommenda-
tion made. It was about having an independent or separate Minister in each 
State and also about having a Minister in the Home Ministry dealing exclu-
sively with this subject. Well, under the Constitution there are perhaps 
three States in which separate ministers have to be appointed-Bihar, Madhya 
Pradesh and Orissa. Besides that there are other States in which independ-
ent Ministers have already been appOinted without any suggestion from the 
Central Government. But it was felt in the Conference that the same Minis-
ter could deal with both Scheduled Castes as well as the Scheduled Tribes. 
However, it is left to the State Governments to take whatever action they 
deem fit or proper looking of course to the conditions as they exist in their 
States. So far as the Centre is concerned, in fact this work has been spe-
cially entrusted to our Deputy Minister Shrimati Chandrasekhar and I have 
no doubt that she will be able to deal with this problem very well indeed. In 
fact, she is an earnest person and whatever task or responsibility is en-
trusted to her she deals with thoroughly, shows great devotion and dis-
charges her responsibility with the fullest sense of responsibility. Still, if any 
further assistance is needed I shall have no objection to adding someone 
more. The more the merrier. 

Madam, I have nothing more to add, but I must say that we do need 
more funds. What the Home Ministry had suggested had to be curtailed in 
the context of the other prior needs of the Third Five Year Plan. So, we can 
have no grouse on that score. I personally do not mind getting a lesser 
amount. What I am more concerned with is that whatever be the amount we 
get, it should be possible for us to utilise it in a better way and utilise it 
fully. I hope it will not happen in future, but sometimes in certain States the 
money allotted to them or the money they had budgeted for was not fully 
utilised, was not spent. So, we can hardly complain about lack of funds or 
shortage of funds. It is, therefore, necessary to see that whatever amount we .. 
budget for is properly utilised and not a pie is left over. As I have said just 
now, there are various schemes. Maybe we may not have enough funds to 
establish special tribal blocks. But there are various schemes and especially 
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in the Community Development Blocks which are going to cover the whole of 
the rural areas in the country. There will be plenty of scope for doing 
immense service to the people living in those areas, especially the Scheduled 
Castes and the Scheduled Tribes. 

As I have said in the beginning, both the official agencies and the 
nonofficial agencIes have to concentrate on the implementation of these 
schemes properly. The non-official agencies are very important and they 
have an enormous scope to work amongst these people. They can get hand-
some grants from the Government, if they will concentrate in these areas 
and work for the uplift of these people. There are some institutions which 
are doing this work, but they are really very few and it is a matter of regret 
that there are not many missionaries amongst us, people with a mission, 
who will go and live in those areas and work amongst these people. I am all 
for helping the nonofficial agencies. I have o!11y one suggestion to make and 
it is this. I would like the non-official agencies to consider it. They can fonn 
their bodies as they like, they can frame their own rules and regulations. 
They will be completely autonomous and free. But if they would agree to the 
appointment of the secretary and accountant of their bodies in consultation 
with the Government, it would facilitate their task much more. It will avoid 
many complications. These organisations do not know the rules. When grants 
are given to them and the time fo audit comes, they have to face such 
questions which it is almost impossible for them to answer. It is not their 
mistake because, as I said, our rules are so complicated that even Ministers 
make mistakes and they have also to suffer. I myself had to suffer and pay 
about Rs. 2,500/- or Rs. 3,000/- at one time because I was not aware of the 
rules. So, it is not in any sense of distrust or on some such score, but it is in 
order to facilitate the keeping of accounts. In order that they should be able 
to keep their accounts properly and that there are no difficulties in the 
matter of audit. etc., it might be desirable for the non-official bodies to 
appoint their secretaries and accountants in consultation with either the 
State Government or the Central Government. 

Madam. I have done. but again I would like to emphasise that there 
has to be better co-ordination if we really want that these schemes should 
be properly implemented. The next five years are very important for us and 
my desire naturally is that there should be definite progress and advance 
made during the next five years. I do not want that after ten or twelve years 
it should b said: "Well, these people are more or less in the same place as 
they were." It will give us no satisfaction even if it is not said so. What is 
required is to bring them closer to us. We must realise that they are our kith 
an kin and we must do whatever is possible for their progress and develop-
ment. Of course, they can develop in their own genius and as they think 
best. But if they are really to develop fully, it will not be either with the help 
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of some non-official agencies or with the help of the agencies of the Govern-
ment. I feel that they will have to develop leadership among themselves. I 
have seen that in their younger generation they are reading, they are study-
ing, there are graduates. They have passed M. A. I have seen some of these 
Scheduled Tribes in Madhya Pradesh. I am not talking of Assam, where 
literacy -among certain hill tribes has been very high. But I am talking of 
certain areas in Madhya Pradesh and Rajsthan. It was delightful to meet 
these young men and to talk to them. These boys, these youngmen should 
take up the leadership and try to serve their people. Of course, the leader-
ship has to keep its balance. No one need get perturbed or excited unneces-
sarily over anything in the existing conditions of our country. A balanced 
leadership Is needed in every field. I do hope that this Report of the Dhebar 
Commission will be considered by the House and I am sure that when we 
get your views we will be able to go ahead with the implementation of the 
various recommendations made in the Commission's Report. 
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ECONOMIC DEVELOPMENT: 
GOALS AND OBJECTIVES· 

Mr. Chairman, there has been a prolonged discussion on the Presi-
denfs Address and except perhaps for a couple of very critical speeches, on 
the whole I must say that they were set in the proper key. Whatever we 
might discuss or we may refer to the most 1m portant problem before us 
today is the economic development of our country, and we have naturally to 
concentrate our utmost attention on that problem. Both in industry as well 
as in agriculture a definite progress has to be made. I might say that some 
impression or an impression is sometimes given that there is no progress or 
no adequate development in the economic field. I am specially referring to 
the industrial field, the industrial sector. I would not go into the past history 
but during the last decade or twelve years, we have touched almost every 
vital item of industry. We have progressed and developed. The essential 
ingredients of industry like oil, mines and minerals, steel, power, all these 
items have been not only fully explored but after giving some time to the 
exploration part of it, Government of India has made definite progress and 
the industrial production has conSiderably gone up. There have been bottle-
necks in the development of cement and sleel. I might say that cement 
production during the next twelve months is expected to increase by about 1 
million tonnes. Steel production between this year and the next two is 
expected to increase by 1 million tonnes. Fertiliser output Is also expected 
to go up by 100,000 tonnes with the Trombay fertiliser plant going into 
production. 

Interruption--

The hone Member can easily find the figure of production, I mean the 

·Replying to a Debate on Motion of Thanks on President's Address, R. S. Deb, 9 March, 
1965 CC. 2617-31. 
··Referring to a Member's (Shri G. Ramachandran) observation that If the han. Minister 
could say from what to what It would Increase than merely mentlonlng the Increase In 
amounts. 
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present production figure. but this increase indicates the progress which we 
expect to make. 

Then in regard to power. there will be an increase of nearly 3 million 
kilowatt in the power generating capacity of the country. In regard to steel. 
we have signed the Bokaro agreement. Two additional blast furnaces are 
being constructed at Bhllaiin respect of steel plant expansion in the Fourth 
Plan. The Bhadravati Steel Works is being converted to produce alloy. tool 
and special steel. and a separate plant for it at Durgapur is nearing comple-
tion. In regard to petroleum. the Barauni Refinery has just been cOmmis-
sioned. Construction of the third public sector refinery at Koyall is progress-
ing and it should be completed by the end of 1965. Cochin refinery is also 
expected to be completed by the end of 1965. 

About petro-chemicals. large petro-chemical complexes have been 
planned so far. one in the public sector around Koyali refinery in Gujarat 
and the other in the private sector near Bombay. 

In the matter of machinery making. the Tiruchi Boller Factory will 
start production in 1965. The fifth unit of the Hindustan Machine Tools at 
Hyderabad will also go into production this year. The Surgical instruments 
Plant at Madras will be commiSSioned in the middle of 1965. There is the 
Heavy Structural Works in regard to which we have entered into an agree-
ment with Austria. And then there is the Czech Foundty Forge at Wadha. 
which Is also to be constructed. These are some of the examples which 
indicate what is being done and what we would achieve in the course of 
about a couple of years in regard to certain plants and in a larger period in 
regard to other plants. This is a sector in which we have naturally to depend 
more on the public sector. The public sector has to expand considerably 
both as a matter of policy and also because it is not possible for others to 
invest the tremendous sums and amounts which are needed for setting up 
these basic industries. It is also in a way easier for the Government to enter 
into collaboration with other governments on govemment-to-govemment basis. 
And therefore. we have to expand our public sector and these public sector 
projects will come into fruition to serve as the base of our industries and the 
industrial economy in the countty. I would also like the private sector to 
grow and naturally. they have to function on the background of our social 
objectives. It Is also true that they will have to be giben evety opportunity to 
develop. to help them in several ways. And incentives may also have to be 
given so that they can increase their production. 

Our fiscal policy is oriented towards greater production as also 
towards helping the weaker elements of our society. The viarious measures 
or proposals of our Budget do indicate that for greater production incentives 
wf1l be provided. The incentives are given mainly on the basis of production. 
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There may be-there may not have been-a large reduction or any special 
reduction in the corporate sector so far as taxes are concerned, but what is 
most important is increased production ahd for that, the Budget proposals 
do contain various incentives. 

In regard to agriculture, there is no doubt what we had to face a 
difficult food situation a few months back. I do not say that evetything is 
now all right. Things are still difficult. Yet, it must be said that we have 
turned the corner. There are foodgrains available in the market, and the 
prices also have not gone up recently. It is, of course, unfortunate that we 
have to continue to import and there seems to be no alternative for us for 
some time to come except to add to our indigenous production through 
im ports and serve the needs of our people. It is essential especially in order 
to build up a buffer stock. I need not say how importnat it is to have a 
sufficient reserve or buffer stock with us, with the Government of India. It 
helps in getting over the lean periods and it also acts as a check and some 
kind of regulation on the trends of the market. Luckily, we have had very 
good rice crops, over 39 million tonnes, perhaps the highest production of 
rice this year. We expect that we will have a good wheat crop also. And in 
the matter of rice, we have procured rice, and our target of procurement is 
about 19lakh tonnes. We have so far procured about eight lakh tonnes but 
this procurement will continue and this will help us in building up a buffer 
stock. In regard to wheat, we have not yet taken a final decision but we will 
be deciding about It as early as possible. Our policy is to procure our 
indigenous foodgrains. Naturally, they will have to be procured from the 
surplus States. It is open to the deficit States also to make purchases, if 
they so like. We have also our Food Corporation set up which would also 
enter into the market. There is going to be no monopoly procurement by the 
Food Corporation but it would also enter into the field along with others. I 
therefore hope, Sir, that in this year we would have solved one of our most 
intricate problems and that there will be an easy situation insofar as foodgrains 
are concerned. Of course, imports are there but in fact the Government of 
India does not want that we should have to import for a long time to come. 
We have naturally to increase our agricultural production and for that it is 
essential that the necessary inputs, the necessary ingredients for agricul-
tural production should be provided to the farmer, whether it is fertiliser or 
water or good seeds or similar other things. These things are very importan~ 
and it has to be seen that these things reach the farmers in time. And it is 
1m portant for the administration, the district administration, to take a spe-
cial interest in it. There should be better co-ordination between the depart-
ments concerned, those who deal with the farmers or their co-operative 
societies or their panchayats. 
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So, we have to make every e1Irort in the coming years to see to it that 
we fix a target and try to achieve or reach it. 

Our target for the Third Five Year Plan was 92 million tonnes. I am 
sorry to say that last year it has only been 80 million tonnes. 

Interruption* 

But then we had reduced it, and it has only been 80 million tonnes. 

Interruption** 

This indicates that we have to go very far. In fact, the Memorandum 
of the Fourth Five Year Plan has fIXed the target at 120 million tf)nnes. Well, 
I do not think that it is impossible to achieve it. 

Yet great efforts will have to be made and every one of us will have to 
co-operate in this matter. I say "us" because Members of Parliament can 
help in this matter a great deal. They are naturally the representatives of the 
people and they have to create an atmosphere in which the farmer, the 
peasant, will be interested in increasing his agricultural production. It is 
essential that we generate a feeling in him that it is good for him to produce 
more and it is in the best interest of the country to have greater agricultural 
production. Sometimes it is not the physical need but perhaps a mental 
resolve, a mental resolution that that he will do his utmost to increase the 
production in the larger interest of the country which would work as a 
magic. We have to create that if we increase our production it would lead to 
stability in prices and it would also increase our national income and it 
would also help in creating a general prosperity all round, and then natu-
rally it would mean less of dependence on foreign countries. 

o 
Sir, it will thus be seen that we have tried to tackle or we want to 

tackle the two most important items of our economy, I mean industry and 
agriculture, and I have no doubt that in this year although the progress in 
industry has somewhat slowed down in the earlier period of our Third Five 
Year Plan, but in the last year, I have no doubt. our production is going to 
be the highest, the maximum ever reached before. 

Sir. in regard to external affairs. foreign affairs matter. I do not want 
to refer to many things, but naturally the uppermost thing today in the 
minds of not only our people but the people all the world over is the ques-
tion of South Vietnam. We have always tried that that Geneva Agreement 

-Referring to a Member's (Shrl Bhupesh Gupta) observation that the target was 100 
m1ll10n tonnnes. 

--Replying to a query from a Member (Shri Bhupesh Gupta) that why did the Govern-
ment reduce it to 80 million tonnes. 
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should be adhered to and we have always tried that there should be no 
breach of the Agreement and there should be no conflict. Unfortunately, 
recently a new development has already arisen and the position seems to be 
fairly delicate. In that context we had appealed, we had expressed our views 
that two things are absolutely essential to resolve this problem. One is 
about the ending of hostilities. We said that the hostilities which are going 
on at present should come to an end and the two parties should stop 
fighting. The second thing we said was that there should be a Geneva type of 
conference. It is a very clifficult problem indeed, Sir, and there seems to be 
no solution or no immediate solution at the present moment. Therefore, we 
feel that those who are not directly interested might also meet so that there 
is a dialogue, there is a talk. there is a discussion and there might be 
mutual consulations and talks also which would lead us to finding some 
kind of a solution. We have also written to different Governments, different 
countries in this regard, and I might say that there is a generally favourable 
response from those countries. They have generally supported the idea that 
there should be some kind of joint appeal in order to end the present 
hostilities, and they also feel that there should be some kind of a conference 
also. I think that it is in the interest of the world, for keeping the peace of 
the world that these suggestions are accepted, and we will do our level best 
to move in this matter and see that something positive is done. 

Our policy of non-alignment and peaceful co-existence is strongly 
and fully endorsed and has been endorsed by us and it is going to continue 
as our basic policy. Non-alignment has kept us free from the power blocks. 
We are an independent country and we should have the authority to think 
independently. Secondly. non-alignment helps us in expanding the sphere of 
peace. It is essential that if we want to have peace it would be better for as 
large a number of countries as possible to keep out of the power blocks. And 
we, therefore, feel that our policy of non-alignment Is necesscuy, is useful 
and is good for the country. Peaceful co-existence means that we do believe 
that It Is not possible to have one kind of pattern throughout the world. It is 
not possible to regiment the thinking of man; there cannot be a regimented 
thinking throughout. The human being has got this special faculty of think-
ing and, therefore, there will be different patterns. There will be different sys-
tems of adm1n1stratlon. There will be different forms of government. There 
may be different idealogies, and I do hope that the countries of the world will 
fully realise the sign1flcance of peaceful co-existence. It is Important that in 
spite of the different ways of thinking, different approaches, different Idealo-
gies, the world should live in peace and the different countries should live as 
good neighbours. It is, therefore, important that we should have a general 
world organisation In order to see that there Is peace maintained in the 
world. It is regrettable that the United Nations recently has got Into trouble. 
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The United Nations, in spite of its failings, has been a hope for the 
world. It has done many useful things and averted a number of critical 
moments when the world might have plunged into war but recently, in 
regard to article 19, a new difficulty, a new complication has arisen. I do not 
want to go into that particular matter in detail because the House is aware 
of the developments but recently they have formed a Committee-the United 
nations-and this Committee will go into this matter. I do hope that it would 
be possible to find a solution before the next Session of the U. N. meets. 
India is also a member of this Committee. We will also try to contribute our 
mite. 

We have had a number of distinguished guests from abroad, recently 
during the last five or six months in our country. I am glad to say that our 
relations with our neighbouring countries have conSiderably improved. There 
may be some differences still remaining but by and large our relations are 
better and it is essential that we should have the best of relations with our 
neighbouring countries. Ceylon, Nepal, Burma, Afghanistan-the dignitar-
ies, the Heads of these States, the Prime Ministers of these countries, have 
visited India. We have met them, have had talks and discussions with them 
and I must say that these talks have been very usful and we have definitely 
come closer to each other. I might also say that have received invitations 
from a number of countries. It is not possible for me to visit all the countries 
from where I have received invitations but I have decided to visit the Soviet 
Republic and I have also received an invitation from the President of the 
United States and I would also be going there. Perhaps Moscow. I would be 
going on 12th May and then to the U. S. on 2nd and 3rd June. I do hope 
that these visits will also be useful and helpful for us and for our country. 

Something was said by SOO Ganga Sharanji about the question of 
leadership and he felt that everything was almost falling to the ground and 
he cited the example of the Moghul Empire and all that. 

Interruption-

I do not think he is thinking in terms of establishing an Empire here 
in India. That idea Is an old one and we have to completely forget about 
that. We are in a democracy. this is a democratic country and we have a 
democratic pattern and in this,. we have to meet others, consult others, 
consider their views and then to come to a decision. If I might be pennltted 
to say, this feeling does not exist in the people's minds. If It does exist 
somewhere, it is a small political section. Perhaps. it might be there, I 
cannot help it but I do want that a sober and sound Member like Shri Ganga 

*Referring to a Member's (Shrt A. B. Vajpayee) observation "Last days of the Mughal 
Empire." 
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Sharanji should not be easily misled as to agree with those views or ap-
proaches. However. I might make it clear that in so far as the State Govern-
ments are concerned. naturally these are big Governments and they have 
big problems but u!t1mately they have to accept our views. I mean if it comes 
to that. If a matter is referred to the Government is wi11ing-I have not come 
across one example in which the State Government has acted differently 
from the advice given to them. You might see something in the newspa-
pers ... 

Interruption· 

No, but as I said, the expression of views is one matter and taking of 
decisions is another matter. How can you prevent a State Government from 
expressing its own views? Sometimes if some leaders have urges-I do feel 
and I do agree that the Cabinet has to function and express Its views 
collectively, I have no doubt on that matter-it is there it would be there and 
it must be there, I must say it pOint-blank. 

For example, on the language issue there were different views. One or 
two Members of my Cabinet or perhaps only one. mentioned something in a 
public statement. This is a vital issue. an issue on which there were high 
emotions and the urges were tremendous. 

Interruption·· 

I said. sometime of course if one speaks out, it should not mean that 
there is any kind of disintegration in the Cabinet and ultlmately, I mean, the 
same Minister came and said to me that, whatever the decision of the 
Cabinet, it would be 100 per cent, acceptable to him. 

You have to give some freedom, some latitude. The Congress has 
never been a closed-door organisation. It has been more or less, during the 
last forty years, .functloning as a platform. There were Communists in it, 
there were Socialists, there were so many others and they were all opposed 
to the official view of the Congress organ1satlon. So to suggest that everyone 
shoulq. speak with one voice-complete regimentation-I do not accept that 
and I do feeL .. 

Interruption ---
Therefore 1 00 feel that it Is important that we should give atitude in 

regard to the expression of views but ultimately once a decision has been 

·Referring to a Member's (Shrl Loknath MJshra) statement "Except the Government of 
Orissa.-
··Referrlng to a Member's (Shrl Bhupesh Gupta) remark that the emotions and Integra-
tion were not In the Cabinet. 
···Referring to a Member's (Shri Bhupesh Gupta) comment "Nobody suggests that.-
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taken, the decision should be final and it should be agreed to and imple-
mented by each and every Member of the Party. 

Sir, in regard to the language question, I would say that it is a very 
delicate issue. It has aroused feelings throughout the country especially in 
the southern parts of India. People are naturally deeply attached to their 
mother-tongue, and there is absolutely no question of displacing or replac-
ing the mother-tongue spoken in different States. When I referred to misap-
prehension, I said it especially in regard to the use of the State language, or 
the mother-tongue,because some Tamil papers, some other pamphlets, etc. 
wrote that Tamil goes and Hindi comes, that Hindi will replace Tamil. Even 
there were slogans to this effect shouted by some people in Madras. So this 
was a clear case of misapprehension. In so far as the State language is 
concerned, it is there, it has to be there, and the Government of India will 
naturally like to give all encouragement possible to the development of the 
State languages. It is essential and we have certainly no objection to it. 
Almost all the state Governments have accepted or adopted the policy of 
introducing the State language as the Official Language of the State, and I 
know that in course of time all the State languages will become the principal 
languages for official purposes. As to the medium of instruction, of course, it 
is left to the State Governments. So therefore, insofar as the State languages 
are concerned, there can be no doubt at all in the mind of anyone that 
there is any question of replacing that language by Hindi. 

The second point is about the use of English. On January 26, 1965 it 
was of course officially announced, in terms of the provisions of the 
Constitution, that Hindi is or would be the Official Language of the Union 
and, if the hone Members will see there was no other action taken which 
could create any kind of confusion. I am told about some Circulars in Hindi. 
Well, even if some circnlars were issued, it should not have resulted in such 
destruction of property, in such violent action. Our mistakes could have 
been pOinted out. I remember when I was in charge of the Communcations 
Ministry, a money order form was brought to my knowledge; it was printed 
in Hindi only. Immediately I got it rectified and money order forms in Hindi 
were completely stopped from being sent to the South; forms in English were 
introduced there. So even if there were certain discrepancies, or some mis-
takes made, it should have been pointed out to us, and we would have im~ 
mediately rectified it. So there has been some cause for misapprehension 
and as Mr. Annadurai rightly said, there has been a genuine apprehension 
also of the 1m position of Hindi. I have made it categOrically clear that we will 
abide by the wishes and the assurances given by the late Prime Minister, 
Pandit Jawaharlal Nehru-I stand by it-and we will certaily consider as to 
how to do it, how to implement it. That is one point which is under our con-
sideration. Along with that, of course, we will have to realise that this 

. i. 
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country should have a link language. I am glad that Mr. Annadurai has said 
that he is not against Hindi as such, but he wants that it should not be 
spread through the help of the Government. Well, I would not like to say 
anything about that, but I do wish and hope that after some time he might 
like to consider his view even in regard to this particular matter. I do agree 
that there should be non-official effort, as big an effort as possible, for the 
teaching and propagation of Hindi. All the same it is important that English 
has to continue, will continue. In terms of the Official Languages Act, Eng-
lish is to continue as an associate language, and there will be no difficulty at 
all for anyone who does not know Hindi, whether he is functioning here in 
the Secretariat, or in any other all-India offices in any other part of the 
country. There will be no handicap at all in the matter of recruitment. There 
will be no handicap at all in the mater of promotion etc., because the officer 
does not know Hindi. I mean, these assurances are there. And then, be-
tween State and State English could be used, arid is to be used, but in 
regard to the Centre it is again open to the State Governments to use 
English. Between one State and anothcr, if they agree to correspond with 
each other in a particular language. They are free to do so. For example, 
between Rajasthan and Uttar Pradesh, if they want to correspond with each 
other in Hindi, they might qo so. But so far as the Centre is concerned, it 
has to be both in English as well as in Hindi. 

With these assurances, Sir, I do not think there should be any kind 
of fear or apprehension in the minds of the people of Madras. I would like to 
say that we are considering several matters in this connection. The question 
of the three-language formula is there, then some other matters, for example 
the medium of examination in different languages. Well, we will examine all 
these matters; we will study them and then come to definite conclusions. 
The issue of language is such that it is better to take a cool and calculated 
view of things, and we must consider its various aspects and implications. I 
do hope that the students of Madras will now at least see things in the 
correct perspective. They have by and large withdrawn their strike, and I 
have extended my congratulations to thcm. Still there is some trouble some-
where some may not be especially due to the language problem as such: it 
perhaps might be because of the cases or the detentions etc., I would appeal 
to them that they must wait and see. They should not take any hurried 
action. I have no doubt that the Madras Government will consider all their 
suggestions more sympathetically. and it would be in the best interests of 
the boys the students as well as the State and the country that they do not 
resort to any kind of direct action. 

I am glad that Shri Annadurai said that he did not want to interfere 
with the students or that he did not want to encourage them. It is indeed, 
from my point of view, very good and very satisfactory, I also do not believe 
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that students as such should take direct part in politics. For youth outside 
the colleges and schools it is different. But so long as students are studying 
in universities and colleges and schools they should not take an active part 
or associate themselves with any political organisation. 

So I was telling the House this. This has been of course very much in 
my mind. and I wanted to make it clear today that whether it is the Congress 
organisation or any other political organisation. I would beg to them not to 
interfere with the studies of the students, not to bring them into the whirl-
pool of politics. They may study peacefully and quietly, and after they had 
completed their stUdies, they will be free to associate themselves with any 
political party or political organisation. I would humbly appeal that language 
should serve as a cementing force. Language has to untte. It is not to 
disuntte. Language has to integrate and not to diSintegrate, and therefore, 
we have to keep the question of unity first and foremost in our minds. I 
would without taking much time of this House, Sir, appeal to Members of 
Parliament that they should always have the vision of a united India. In 
their mind's eye they should carry an image of the whole country, a map 
which has no internal dividing liiles but only the frontiers of this vast and 
varied and yet united land. Thank you, Sir. 
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4 
FOREIGN AFFAIRS 

A CRUCIAL TIME AHEAD* 

Mr. Chairman, Sir, with your permission I rise to move the two reso-
lutions on the Agenda together. I shall read them out:-

1. "This House approves the Proclamation of Emergency issued by 
the President on the 26th October, 1962, under clause (1) of Article 352 of 
the Constitution." 

2. "This House notes with deep regret that, in spite of the uniform 
gestures of goodwill and friendship by India towards the People's Govern-
ment of China on the basis of recognition of each other's independence, 
non-aggression and non-interference, and peaceful co-existence, China has 
betrayed this goodwill and friendship and the principles of Panchsheel which 
had been agreed to between the two countries and has committed aggres-
sion and initiated a massive invasion of India by her armed forces. 

This House places on record its high appreciation of the valiant struggle 
of men and officers of our armed forces while defending our frontiers and 
pays its respectful homage to the martyrs who have laid down their lives in 
defending the honor and integrity of our Motherland. 

This House also records its profound appreciation of the wonderful 
and spontaneous response of the people of India to the emergency and the 
crisis that has resulted from China's invasion of India. It notes with deep 
gratitude this mighty upsurge amongst all section of our people for harass-
ing all our people for harassing all our resources towards the organisation of 
an all-out effort to meet this grave national emergency. The flame of liberty 
and sacrifice has been kindled anew .and a fresh dedication has taken place 
to the cause of India's freedom and integrity. 

·While moving a Government Resolution seeking approval of the Proclamation of Emer-
gency issued on 26 October. 1962. R. 5 Db. 8 November, 1962 CC. 196-212. 
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troops progressively enlarged the area of aggression in Ladakh. But at that 
time no claim as such was made in regard to the MacMahon Line which is 
our boundary. It was as early as November 20. 1950 that our Prime Mlntster 
had declared in the Lok Sabha that the MacMahon Line was our boundary 
and we would not allow anybody to come across the boundary. This definite 
declaration of policy had never been questioned by the Chinese authorities. 
It was. however, in September. 1959 that Premier Chou Enlai for the first 
time wrote to our Prime Minister laying claim to over 50.000 sq. miles of 
Indian territory of which 36.000 sq. miles were in the N.E.F.A. regton and 
about 13,000 sq. miles in the middle and western sectors of the Indian 
border. 

After that a number of things have happened but I need not further 
go into them. At the instance of the Chinese Prime Minister a meeting 
between the two Prime Ministers was held in Delhi in November 1959. An 
Official Committee consisting of the representatives of both the countries 
was set up and they went into the border and boundary problems in gl"eat 
details. The official report was published in India but not in China In China, 
however, it was published very recently; it was published only after about 15 
months, i.e., some time in Mayor June 1962. The Report makes it clear on 
the basis of a vast amount of evidence that the traditionally delimited bound-
ary between the two countries is what has been in the Indian maps and that 
the Chinese claims are totally unwarranted. Such evidence as the Chinese 
produced during the talks was as cant and often mutually contradictory. 
Many of the Chinese documents in fact prove the Indian case. The Govern-
ment of India, however, did not give up their efforts to resolve the differences 
by peaceful means. In their note dated 14th May. 1962 they again repeated 
the proposal made in the Prime Minister"s letter dated 16th November 1959 
to Mr. Chou En-lai but the Chinese again in their reply dated 2nd June, 
1962 not only rejected the proposal but adopted a threatening and aggres-
sive attitude which could only serve to increase the danger of actual conflict. 
Well, the correspondence continued. In fact, the Chinese Government for-
mally proposed in their note dated September 13, 1962 that the two Govern-
ments appoint representatives to start discussions from October 15 about 
the western sector first in Peking and then in Delhi, alternatively. Just 
about that very time the Chinese forces suddenly crossed the Thagla Ridge 
in the eastern sector of the Indian boundary on 8th September. 1962. This 
naturally came as a bolt from the blue and left no alternative for the Govern-
ment but to resist aggreSSion with all their strength. 

Well. we have had a good deal of experience of the Chinese on the 
western front. Their technique has been to build roads. to improve means of 
communication and then advance further and establish check-posts. The 
House is aware that they had been doing this in the western sector and we 
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had a number of clashes at different check-posts in that area. However, as I 
have said, when they started putting up posts and establishing posts on the 
eastern front or in the eastern sector, Government had to make up its mind. 
All of a sudden, as I said just now, they crossed the Thagla Ridge which is 
our frontier line and what we treat and accept as the MacMahon Line. 
Thagla ridge is just the natural geographical division between Chinese terri-
tory and Indian territory, because watershed is generally considered to be 
the best point of distinction between one country and the other. And ThagIa 
Ridge is our watershed. Therefore we have always said and the Chinese had 
accepted that the MacMahon Line is the real frontier of India. But, as I said, 
they crossed the Thagla Ridge and came into a small valley where there is a 
small river. They crossed the river and beyond the river they established a 
few check-posts. It was obvious that we could not start negotiations or talks 
with them at that moment. As I said, the past experience made us to think 
and believe that there was no time for waiting and as they had crossed into 
our territory, the only course left open for the Government was to resist 
them and drive them back. We asked our troops which were there in our 
check-posts to resist them, which they did. There were some casualties 
mainly on the Chinese side. Then the Chinese tried to make further ad-
vances and they were trying to remove our forces which were posted there, 
which resulted in a further clash and in which again the Chinese suffered 
heavy casualties. It is said the number was about 100. Well, all this hap-
pened and we felt that perhaps the Chinese would realise that India means 
business and India does not want its borders to be attacked and our territo-
ries occupied and better sense would prevail among the Chinese. But that 
was impossible and I think it was wrong to have thought so in so far as 
China was concerned. Of course they had one great advantage. In Tibet they 
had amassed enormous troops and forces. Up till now there have been 
border skirmishes and our detachments in those areas were small, because 
generally we tried to protect dour borders by our check-posts and by our 
small number of troops. But the Chinese, as I said, had made earlier prepa-
rations. Of course, Tibet-Lhasa-is far-off. Yet all of sudden on the 20th of 
October they made an attack, an unprecedented attack. Many thousands of 
Chinese troops; collected near the Thagla Ridge and then they pressed for-
ward. They removed all our check-posts in tne Valley and proceeded towards 
Dhola Post. Dhola Post is one of our very important points where we had a 
larger number of troops and Dhola Post was built with a view to strengthen-
ing our check-posts which were established in the forward area. However, as 
I said, when they came in thousands and with deadlier weapons, it is true 
that we were not in a position to resist them or to fight them successfully. 
The Chinese forces came up to Dhol'a Post, captured it and then tried to 
advance further towards Tawing. Our forces fully realised the grave situation 
and felt that it might not be possible for them to fight in Tawing and they 
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made a strategic move, evacuated from Tawing and went on to Se La Pass. 
Se la Pass was a more strategic position from where we could fight the 
enemy. When our forces went out to Tawing, of course, naturally, Tawing 
was captured by the Chinese. Now we are fighting them near Se La Pass as 
the House is aware, the Chinese are, in a way, carrying on a three-pronged 
fight. One is as I said, on this front, the Tawing or Jang front. the other in 
the Siang and Subansiri Division and the third is the area called Lohtt area 
and we are fighting there near Walong. This is a three-pronged fight and the 
main battle is going on near Se La Pass and Walong. For the last few days, 
the Indian forces have established themselves in both Walong as well as Se 
La Pass with redoubled strength and they have been able to repulse the 
Chinese whenever they have made an attempt to advance further, both in 
Walong as well as at Se la Pass. I had an occasion to go to Tezpur and I 
must say that it was one ,of the happiest days in my life to have met the 
Corps Commander, the Brigadier and other officers who are posted there 
and who are in charge of that front. Their determination and courage gave 
me a new life altogether and I was amazed to see the Brigadier who had just 
returned from Se La Pass and the way he talked to me and the determina-
tion he showed. It is not an easy matter to travel from Se La Pass to Tezpur, 
to come back from a height of 10,000 feet or 12,000 feet or 14,000 feet to 
the plains and carry on the work in a normal way. It ts really something re-
markable. The Corps Commander and other officers were very ccnfident that 
they would be able to stop the Chinese at those paints. Of course arms and 
equipments were to be sent, more arms and eqUipment, more forces and 
that also was not an easy job because we had not adequate means of 
communication. Most of the things formerly we were sending through air by 
transport planes and we did suffer losses also on account of that because 
some of those things either fell in deep valley or sometimes, I do not lmow, 
they might even have been captured by our opponents and taken away. Still, 
as I said, when I went to Tezpur a few days before, from 24th or 25th or even 
a few days earlier and then later, the way our army had tried to reinforce 
itself successfully is indeed a very good job done. I do not want to make 
either our troops or the Members of this House take a complacent view of 
things. Our task is enormous and it is quite clear that the Chinese must 
also be building up their own strength and they will do so. However we 
cannot also feel nervous about it. We must have the courage and determina-
tion to face them and, of course, one cannot predict about these things but I 
have no manner of doubt that our officers in that area and our Jawans wlll 
put up a good show and produce good results. 

The House is aware also that while making an attack on the Eastern 
front, the Chinese are not keeping quiet on the Western front. You are aware 
that they have launched heavy attacks on the Western border and have 
occupied fresh territories. They have advanced further and the latest report 
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is that they are somewhere near Chusul. They are advancing from other 
directions also and they have captured Demchok. I do not want to go into 
details. It is a delicate matter also and especially at this juncture, it is 
advisable that we should not name places, and the points where we want to 
put up heavy resistance but I can only tell the House that our resistance 
continues and it has to continue and will continue. 

It might be said that we were caught napping whereas the Chinese 
had made such intensive preparations. We must accept, as I said in the 
beginning, that we have had a number of setbacks both on the Eastern front 
as well as on the Western front but I do think that the House is in a position 
to appreciate the way we have been trying to manage the affairs of the 
country. It is known to us and to the world at large that India is pledged to 
peace and we had not the faintest notion of even going an inch beyond our 
territory. We have no aggreSSive designs and it is much more important for 
us, after having attained our freedom after centuries. to try to develop our 
country. to remove the poverty and misery of our people. I know that this 
House and the whole country have been fully supporting the idea that India 
should not spend a heavy proportion of her budget on the army or on the 
armed forces. We of course. could have done that. But then it was not wrong 
to think that when this country which had no aggressive intentions or 
designs at all, will be allowed to live in peace. What would have been the 
position of our country if during the last ten or fIfteen years, we had spent 
60 per cent or 70 per cent of our budget in building up our armed forces or 
building up a strong milltary machine? I do not say that we have been able 
to achieve much on the economic front or on the industrial front, that we 
have done a lot. That is so because our ambitions are high and our prob-
lems are enormous. Therefore, even if we have not been able to achieve 
much, yet there was no alternative for a democratic form of government but 
to help in building up the economic position of the country, in improving the 
lot of the millions of our people. Therefore, we find ourselves outnumbered 
by the Chinese. Well, we cannot accuse any other country. They can adopt 
their own policy. But what is the economic condition of China? We have had 
reports, not one but many, of famine conditions. of acute poverty. of near 
starvation, not of thousands, but of lakhs. Yet the Chinese have been build-
ing up their massive strength, to frighten not only India, but to frighten the 
whole of Asia. They thought that proper and their form of Government is 
such that they are not answerable to the people. They can get on, having a 
centralised form of government or absolute dictatorship. We may talk of 
parties, but there is hardly any other party there. There is only one party 
and it is the party which dominates and rules the country. The people have 
just to function on orders issued by the government and hardly there is 
much of that kind of voluntary spirit which we have in a democratic set-up. 
It is in this context that I feel that if we did not adopt the Chinese tactics or 
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technique, well it was not bad. In fact, it was the right thing to have decided 
to buUd up the country first economically, remove unemployment, remove 
poverty and help our people to go out of the misery which they had to face 
during the last century or more. Now of course, we are faced with this 
problem and I do not think that any other country in the world would have 
done what China has done. Of that I am absolutely certain. Pakistan is 
there. Often Pakistan Is against us and they are very angry with us and 
mllitarily also they have buUt up their country. There are many border 
skirmishes; border confliCts. as I said. Yet none of these border confliCts has 
development into a war. As I said. I do not think any country in the world 
except China would have attacked India in this manner. If it is treachery. 
what can be done? After all. treachery is not to be met by treachery. It is 
highly regrettable of course. When they said "lndi-ChlnJ Bhai Bhai" we also 
responded. I am told that even near Dhola Post they raised this cry of "Indi-
Chini Bhai Bhai'" and tried to tempt our officers to side with them. Of 
course, our officers and our men, our jawans. later replied to them with 
bullets and with strong resistance. So as I said. if there is treachery. well. 
the only alternative left for our country is to deal with that treachery with 
finnness. We are now taking steps. and we have taken steps. to buUd up our 
strength on all those fronts. Our jawans have shown wonderful example of 
valour and courage. They have kept up the old Indian tradition of fighting to 
the end and not giving way. I do not want to relate those stories, because I 
do not want to take the time of the House. but some of the things I heard in 
Tezpur will go down in history as glorious examples of how our Indian 
soldiers met aggression and fought to the end and fought to the last. 

Sir. I would like to say a word more. There Is much talk of casualties. 
Casualties were heavy. it is true. The Prime Minister himself accepted it and 
gave the figures. But sometimes they are highly exaggerated and they are 
not quite correct. The Prime Minister has said only the other day-yester-
day-that the figure was between 2,000 and 2.500. But as he said yesterday, 
about 1.000 or 1.200 or near about 1.500. are coming back. Hon. Members 
may be aware that when our men met the first massive attack on October 
20th on the Dhola Post. the Chinese were in such large numbers and as I 
said. they had heavier weapons with them, and they encircled the whole of 
the Dhoia Post and isolated our forces there from other parts. The result 
was that whatever battalions we had were encircled and It was not possible 
for them at that moment to move out. It was not known that a little later the 
stragglers who were coming will be able to tell us what actually happened. 
More than a thousand have come via different parts of that area and are 
reaching Tezpur. But Sir. of course If a single soldier dies it is a matter of 
great sorrow and pain to us. Still, a man like me, who might perhaps be 
conSidered to be a somewhat peaceful person, does not want to cry or weep 
when there are casualties on the war front. We must prevent it: we must 
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check it; we must reduce it but what is this business, in a way, of demorali-
sing our forces who are fighting on the front, of talking all the time that 
troops vanished, that troops were killed and the responsibility and blame 
being thrown either on the Commanders and the Generals or on the Govern-
ment? After all, it is exchange of bullets. Exchange of bullets is not like 
exchange of namesakes or good wishes. I would, therefore, Sir, beg the 
House as well as our friends outside that the least-of course criticism is 
not denied-we criticise this thing the better it would be. 

As you are aware, an emergency has been declared and an ordinance 
has been declared and an ordinance has been issued. The Government will 
have to come up with a Bill in order to convert the ordinance into an Act. I 
do not want to take the time of the House at this present moment to deal 
with the proviSions of the ordinance. The Proclamation that a grave emer-
gency exists which is before the House for approval was issued because the 
crisis was serious enough to justify the declaration of a state of emergency 
and the assumption by the Government of the necessary legal powers to 
deal with it. The Defence of India Ordinance, 1962, which was promulgated 
on 26th October 1962 in consequence of the declaration of emergency pro-
vides for special measures to ensure public safety and interest, the defence 
of India and civil defence. The Ordinance provides for framing rules by the 
Central Government for securing the defence of India, civil defence, public 
safety, maintenance of public order, for the efficient conduct of military 
operations and for maintaining supplies and services essential to the life of 
the community. It also empowers the Central Government to confer powers 
and impose duties upon the State Governments or their respective officers 
and authorities regarding various mattersSilirrespective of whether the power 
to legislate in regard to them vests in the Central or the State legislatures or 
both. Rules under the Ordinance known as the Defence of India Rules, 
1962, have been issued. The purpose of the action taken is to streamline the 
entire apparatus of administration and legislation for achieving the objective 
dictated by the emergency. Needless to add that the House and the country 
fully realise the importance and need for this kind of Proclamation and 
arming the Government with the necessary powers. In fact, no one felt 
concerned over it as far as I know, and the reaction has been entirely to the 
contrary. It has been entirely to the contrary. It has been to my knowledge 
welcomed throughout the country. When I went to Assam, the same morn-
ing this Proclamation was announced and published in the Gazette and the 
people of Assam, when they read it, felt very satisfied. In fact, m~y people 
came to me and said that they were expecting this and that in fact it had 
been delayed. They said that they now felt that the Government was really 
serious about the situation. I am sure that this House will fully uphold the 
Proclamation of emergency and the issuing of the Ordinance. 
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I have said something so far about our armed forces who are trying to 
protect our frontiers and borders. But we have to lend our support to our 
armed forces-the people of the country-and if our morale is high. the 
morale of the anned forces will also remain high. In fact-I need not mention 
this-when I asked the corps Commander in Tezpur to take me to 5e La pass 
he was w1ll1ng to take me there. Of course I should not talk about myself. I 
was really keen to go. whatever the transport difficulties. etc. He said. 'It is 
your life; you may take the risk. I am prepared to take you there because 
our jawans will feel happy and will be encouraged and inspired.' So it is es-
sential and It is much more important that the morale of our people remains 
high. And I know how the Prime Minister's flrst broadcast was received in 
the country. Those words still ring in our ears and I do not know how to 
express our gratitude to our people for the magnificent manner in which 
they responded to the call. There are offers of cash, gold, ornaments and of 
many other commodities. 

Interruption-

Of course blood for blood bank; it is something different, but blood in 
the sense that young men, the youth of our country, are coming forward to 
offer themselves to go to the front. In fact, the work of recruitment has now 
become somewhat difficult. Hundreds and thousands are coming and wait-
ing in queues and it is really a magnificent sight to see the temper of our 
people. I wish that this spirtt Is maintained and preserved and continued. I 
personally think that we may have to curtail our plans in different direc-
tions. Curtailment means not spending that amount but we may have to 
change our priorities. Of course production is very important and produc-
tion has to be earried on with redoubled strength, with much greater energy 
with the fullest support and co-operation of our workers. But the production 
will have to be geared to the needs of the present-day sItuation, to the needs 
of our army, to the forces. I therefore, feel that we will have to be ready to 
make some sacrifices, to undergo some suffering and we may have to resort 
to austerity in different directions. Except for food grains, clothing and other 
bare necessaries of life, I think we should be prepared to forgo other things 
and help our country In building up its strength and finding the necessary 
resources. 

In this hour of crisis it s a great encouragement to us to feel that we 
are not alone and that we have the sympathy and support of a very large 
number of friendly countries. So far about forty countries have lent their 
support, have written to our Prime Minister, and they have accepted the fact 
that there was aggreSSion on India and that it was wrong for China to have 
adopted that course. There is perhaps only one countlY, Albania, which has 

·Referrlng to some han. Members query whether there is offer for blood. 
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lent its support to Chine unequivocally. I might say that we are naturally 
grateful to those countries that are so readily giving us much-needed mate-
rial help including equipment without any strict insistence on preconditions. 

We have also to put a united front and fight shoulder to shoulder in 
this hour of crisis. The Chinese are trying to create confusion by making 
offers for negotiation and peaceful approach. They offered on 24th October, 
1962 to withdraw twenty kilometres from what they called the line of actual 
control. This offer to withdraw twenty kilometres, after having advanced 
thirty to forty kilometres into Indian territory, on condition that India also 
similary withdraws twenty kilometres back from this pOSition, should de-
ceive nobody. Subsequently they clarified what they meant by the line of 
actual control was roughly the MacMahon Line in the eastern sector-mark 
the words roughly the MacMohan Line in the eastern sector-and then, 
mark the words, 'the traditional and customary line' as claimed by the 
Chinese in the western sector. Since their demands keep on constantly 
varying and ever expanding, it is difficult to know exactly what they mean by 
the 'traditional and customary' line. Since they have now proceeded to oc-
cupy almost all this area, they evidently do not intend to withdrawn from 
there. Needless to say that it is impossible to consider such a fantastic 
proposal. In spite of this, the Government of India expressed their willing-
ness to undertake talks and discussions provided the Chinese forces with-
draws along the boundary at least to the position where they were prior to 
the 8th September, 1962 and the situation prevailing at that time was 
restored. May I say that if the Chinese Government is really sincere in its 
professions of peace they should have no objection in agreeing to this ar-
rangement? I must make it clear that there can be no talks as long as the 
aggreSSion continues so that they are able to reap the fruits of aggreSSion. 
We keep the door always open, but we cannot halt our resistance. We have 
had enough experience of the Chinese behavior and their pattern of struggle. 
Our soldiers are resisting the aggreSSion with breat heroism and, as I sald, 
they have written glorious pages of Indian history. We cannot betray them. I 
know that each and every young man and woman of this country is wholly 
behind them & they are prepared to sacrifice their lives if there Is need for it. 

However, I am sure that the situation will never be so desperate and 
that our Forces with the support of our people will be able to repel L'1e 
aggressor and safeguard our country, so that the Indian people may live as 
a free nation. India has become one. There are no separate States now. All 
the Chief Ministers, who assembled recently in Delhi, have dedicated them-
selves, with a grim resolve, to fight back the agress or and they have placed 
themselves at the disposal of the Prime Minister under the Leadership of our 
Prime Minister we also should resolve to go ahead and meet the challenge of 
a powerful and ruthless aggressor. There can be but one outcome: our 
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country Is bound to emerge victorious. 

Madam Deputy Chairman, I am thankful- to the House for the unani-
mous support the House has gtven to both the Resolutions I moved the 
other day. My task has been made lighter by the intervention of the Prime 
Minister who has dealt with may important points and also certain basic 
matters concerning the Chinese aggression. I shall therefore say a few words 
on some other points raised by han. Members. 

It is qUite clear that we are all agreed on one matter, that there has 
been a pre-meditated and well-planned aggression by China on our country 
and it is the will and desire of every section of this House and of the people 
outside that we should resist the aggression and try to get back our territo-
ries which have been occupied by China. The anxiety expressed in this 
House has been about our reinforcement, getting adequate arms and equip-
ment and providing other facilities for our armed forces. I can quite appreci-
ate it and very well understand the feelings of hone Members. I can assure 
the House that the Government is most vigilant about it and not only 
vigilant but we have already started on this work some time back, that is, 
about a month or so before, and we feel that we will have to do it on a big 
scale, on a very big scale indeed. The Raja of BUaspur was somewhat doubt-
ful that when we say that it would be a long drawn-out struggle we might 
get somewhat complacent and it may have some weakening effect on our 
countrymen. I might tell him that he need not have any doubt at all of that 
kind. It is clear to us that we have to reinforce our army both in men and 
material, in arms, weapons, etc. We will have to do it in three stages, if I 
may put it that way. We have to provide especially the necessary arms and 
eqUipment. some of them of quite a big size immediately. Then, we can find 
the rest of it within another short period of four, five or six months. And 
naturally we will also have to depend on our own production. It may take a 
longer time. So, production in our own country is absolutely important. 
Therefore I do not minimise the need and necessity of reinforCing our troops 
as early as possible. In fact, I have used the word 'immediately'. It must be 
said to the credit of the United States of America and the United Kingdom, 
the two countries, that they have helped us. Of course, there are other 
countries which have offered their help and assistance. Recently Australia 
and Canada have done it. 

Interruption·· 

France also. So, it is difficult to name the countries and some hone 
Members have suggested certain names to be mentioned in the Resolution 
in an amended form. 

-Replying to the Debate 13/11/62 CC 971-993. 
**Referrlng to a Member's (Shrl C. D. Pandey' query 'France also'. 
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Interruption • 

May be a small State, but he himself is a powerful and effective man 
and he has been so. He has dealt with us also as Congressmen fairly 
effectively before. Though our general policy is that we take aid and assis-
tance without any strings, we have to pay for them also on reasonable 
terms, maybe lend and lease or whatever the scheme might be. However, as 
I said, we are especially thankful to the United States of America and the 
United Kingdom, who have moved in the matter quickly and we have already 
received a good deal of help and assistance from them. France also I have 
mentioned. As I said, it is very important that we should think of our own 
production in the country. Ultimately we will have to depend on our own 
production and for that we have to dovetail the production both in the 
private sector as well as in the public sector, and also in our ordinance 
factories. There are a number of our public sector undertakings which are 
producing engineering goods. They could be easily switched on to produce 
materials or goods which are needed for our Army. In fact. some of our 
public sector projects have already planned for it. The Defence Ministry is 
drawing up and have draw up items of goods which are to be produced in 
those factories. They may not produce the usual goods for which they are 
meant or they were built for. Naturally they have to give the first priority to 
the needs of defence. Similarly, there are a number of private industries. 
Some of them are already producing goods for the Army. but they have to be 
s\\1tched on the other things. to other reqUirements. Therefore, it has be-
come essential that all the industries, whether in the private sector or in the 
public sector undertakings of the Government of India and the State Gov-
ernments, as also the ordinance factories, etc., will have to coordinate their 
work and activities. Mr. Govinda Reddy rightly referred to this point of co-
ordination. It is true that there has to be proper co-ordination not only in 
the matter of supplies and other things. The Government have during the 
last few days given active thought to this matter. I have no doubt that 
proper co-ordination will be achieved. Of course, part of it has already been 
brought about. We will have a fully planned and well-co-ordinated scheme 
in so far as actual co-ordination of work is concerned in regard to our war 
effort. I can only say that we fully realise that at the present moment the 
greatest importance has to be given to the supply of arms and eqUipment 
and I hope we will be able to meet the army's needs and requirements. 

Something was said about information and broadcasting. I need not 
go much into that, I entirely agree with the views expressed by hon. Mem-
bers of this House for the stream-lining of information and broadcasting 

·Refer.rlng to the remark that the Member concerned had administrative experience of 
only a 'small state'. 
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arrangements. It seems that we may have to instal a more effective radio 
apparatus in different parts of our country and the Department has to keep 
itself in closest touch with the press. We may also have to seek the assis-
tance and help of some professional experts in this regard. Last evening I 
received a letter and a scheme from the Minister of Information and Broad-
casting suggesting the way they want to reorient their line of work. Without 
going into the matter further I can only say that we would welcome the help 
and advice of hone Members of this House. In fact I would be happy if the 
Minister of Information and Broadcasting will meet some Members of this 
House and get their views in the matter. It would undoubtedly help him as 
well as help in the improvement of broadcasts, etc. 

Something was said about civil defence. In that regard also I do not 
want to take much time of the House. I have always said that the Army 
fights on the front and on our frontlers, but we have to be ready in our cities 
in our villages on our roads and in our lanes. And for that the morale of the 
country has to be built up. If we are courageous if the nation is determined 
to go ahead, the Army gets sustenance and the Army with redoubled strength 
will pursue their objective with faith and courage. It is, therefore, essential 
that we should keep up the morale of our people and prepare ourselves for 
any eventuality. I have spoken to the Chief Ministers of all the States. I have 
discussed these matters with them and they have already started taking 
various steps in this regard. Some of the important points are these. First of 
course, I propose to appoint a Director-General of Civil Defence In the Home 
MiniStry. 

He would naturally be a high level officer who have to go to various 
States, not only sit here in the office but actually see what is being done and 
how this scheme is being implemented. Of course the other States w1ll also 
have Directors. We have specially to strengthen our Police Force. I should 
not mention. these things and therefore I would like to avoid mentioning 
because of the war situation. Of course the Police may have other shortcom-
ings, their own shortcomings or loopholes. But the Police on the borders, 
wherever they have been posted, have done a remarkable job and they have 
been extremely helpful, and in the present circumstances we have to expand 
our Special Police battalion. The expansion would have to be very big in-
deed. Besides that, we have to organise Home Guards, and especially as I 
said in the border States and in the border districts we will have to give 
training in rifle to all able-bodied men; whether it is Himachal Pradesh or 
other areas in the east or west, we must give training to lakhs of our people 
living in those areas. That work has also to be taken up. I need not refer to 
the National Cadet Corps and other bodies about which the Prime Minister 
spoke the other day. 
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We have also to take special care of our essential installations and 
means of communication. We have to be extra careful about our electric and 
water suppUes. We have also to see that foodgfalns and essential articles in 
certain areas are always available. whether it is Assam or North Bengal 
especialy-I am referring to those areas because the means of communica-
tion there are fairly difficult in that part of the country. So we have to take 
care of essential goods like foodgrains. cloth. oil. salt. sugar. and so on. 
these are four or five things of which we have to take a good deal of care and 
there should be no shortage. For. that we will also have to look after the 
roads because to depend entirely on the railways will not be wise. and 
therefore we have to see that the roads are workable throughout and that 
we have enough of vehicles. 

Finally. especially in the border districts I have requested the Chief 
Ministers that they must post the best and the most efficient officers of their 
States. It is essential because the man on the spot has to take decisions 
himself. If the has always to refer to the Chief Minister or to the Commis-
sioner, he is just not the man who should be working there. In those areas 
every moment and every day people expect some guidance and it is therefore 
essential that we should have the best of our officers there, and the best of 
our officers must be prepared to undergo the suffering or inconveniences in 
those areas. It is therefore essential and I am glad that all the Chief Minis-
ters have agreed that this will have to be done. 

Something was said about Pakistan. and it is true that we have our 
own differences with Pakistan. But even these political differences have not 
created that gulf between us as has happened in the case of the other 
country, and it would be wrong on our part at this moment to create any 
situation in which communalism gets an upper hand and we create some 
kind of division amongst ourselves. I know that it sometimes hurts us to 
read some of the comments made in the nev.rspapers of Pakistan; they have 
been very harsh indeed, especially the one which I saw a few days before, 
the editorial of the "Dawn". Yet it is not the papers which really place the 
Government point of view. Hon. Members must have read in the newspa-
pers. and I was glad to see, what the President of Pakistan has written to 
our Prime Minister. the letter he has sent in reply to the letter sent by our 
Pnne Minister to all the heads of Governments. I am glad about it. and 
although I w1l1 say that the newspapers in Pakistan should not try to gloat 
over the difficulties faced by anyone of us, President Ayub Khan, a great 
soldier as he is. can rise to the occasion. I am, therefore, glad to say that 
what he has written is a nice letter to the Prime Minister. I need not read the 
whole of it but one of the paragraphS of his letter: 

"It is a matter of great regret to me that this dispute should have led 
to intensified military activities and induction of new war potential thus 
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endangering the peace and stability of the region in which Pakistan is vitally 
- concerned." 

50 it "is not only India that realise the fact that the whole region is in 
danger, it is not only India that is in danger, but he has also said: We in 
Pakistan are wedded to a world of peace and friendly relations with all 
neighboring countries but especially with India. This is Just what was ex-
pected of President Ayub, and I lmow that this letter would be welcomed by 
this House as well as by the whole country. 

I might also add that although there has been a somewhat unfortu-
nate and slightly critical statement by the King of Nepal, yet we have to 
remember the fact that we must have the best of relations with Nepal. Nepal 
is a close neighbour of ours and we have had other ties from the immemorial 
past. Therefore, from our side we have all good wishes for Nepal. We have 
nothing but feelings of friendship for that country. There are some people 
who are trying to create misunderstanding between Nepal and India. Some 
of them talk as if India wanted to put Nepal in a subordinate pOSition. It is 
far from the truth, absolutely wrong and full of lies. I do not want to add 
anything more except to say that we will do nothing which will create any 
kind of bad blood, and we will definitely like to keep the best of relations 
with Nepal. 

I would now like to refer to the positional parties and their attitudes. I 
am glad that 5hri Dikshit has just now said something about the political 
parties, about the Communist Party of India as well as the Jan Sangh. In 
fact I endorse what he said, but let me say a few words about the commu-
nist Party first. Well, I must pay a compliment to the C~mmunist Party for 
their resolution which was passed in their National Council. It is something 
absolutely new, and I do not think that ever before in the history of the 
Communist Party or the Communist world this kind of defection has hap-
pened or this kind of decision has been taken. It was indeed very bold and 
courageous on the part of the so-called ~ghtist members, if I may use that 
word. But I am glad now that Bhupesh Guptaji is also in the right for the 
first time. He has always been trying to be in the left. In fact, if I am not 
betraying him, he was in the Lobby before. But I am sorry .... 

Interruption· 

If only a few days before I had said that Shrt Bhupesh Gupta was a 
leftist and was for China, when this massive attack had not come-I think 
we all greatly welcome the change now .... (Interruptlon). However, I am glad 
that he does not like those remarks and I do not want to press them. 

*Referring to Shrt Bhupesh Gupta's statement: 001 am only in one Lobby and that Is the 
India Lobby and no other Lobby_" 
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Well, I have complimented 8hri Bhupesh Gupta for his views and I 
said now that he is in the right. 

No, I take him at his face value. I do not want to question his bona 
fides. But, in fact, the Communist Party has always made mistakes in the 
past. Their judgment and their assessment of the situation, insofar as our 
country is concerned, have always been wrong, not wrong, absurdly wrong, 
if I might say so, because I have my own personal experience and I lmow 
that it is the experience of all of us who sit on this side of the House. 

However, there are two things insofar as the principle of Communism 
is concerned. Well, it can be acceptable to many. I might say that there are 
others who will dUrer. But there may be many insofar as the objective of 
Communism is concerned, a classless sOciety. But there are two things 
which the Communist Party will have to give up, if thcy really want to. In 
fact, I would welcome it if they like to sit some time on this side of this 
House, providcd they give up ... 

There are two things. One is that they should consider about the 
means. If they continue to believe in violence and if they want to bring about 
a change through violence, well, it would be most unfortunate. 

And the Communist Party has to realise that it is a democratic form 
of Government. I know that 8hri Bhupesh Gupta is going to say that they 
have already done so. But I might again emphasise, it is a very important 
matter. If they have to function in a democratic form of government, in a 
democracy, they have to give up violence or thinning in terms of any violent 
movement or overthrow of the Government. (Interruption). And the second 
things is-again I know that Shri Bhupesh Gupta will get angry-to give up 
their extraterritorial loyalty. These are the two things. Therefore, I greatly 
welcome what the Communist Party has saId, and, as I saId, I complimented 
the Communist Party that they have made a radical departure from the past 
and I do consider it a very important event in the history of the Communist 
Parties in the world. And, therefore. if the Communist Party really wants to 
serve the people, the country, it will have to do these two things, and this 
will pay the party and perhaps pay to the country as a whole. 

Well. Madam, now Shri Bhupesh Gupta has got somewhat upset. But 
I know. If only a few days before I had said a word against China. if I had 
said a word against thcir policy, if I had spokcn even a few words about their 
programmes. against them. I am quite certain-and he will also agree with 
me-that if he had got opportunity, he might have pounced upon me. Any-
how, this distance. Madam, and your being in the Chair prevents him from 
doing that. 
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One can Madam, understand internationalism and also humanism. 
But the internationalism of the Chinese and the Albanians, if I might use 
harsh language. is just a crude. narrow and bigoted approach. It is imperial-
ism in its veiled fonn. But what China has done and is wanting to do to 
others is expansionism in its naked fonn. Now what better justification 
could there be for our position than the speech of Bhupesh Guptaji himself? 
I would very much like that he sends his speech to Peking because if it goes 
from us. they will not accept it. or they might say that we are tIytng to 
deceive them. But if it goes from Bhupesh Guptaji-we can make arrange-
ments for that if he so likes-it would really be good for China. At least the 
Chinese will be able to understand how the members of the Communist 
Party feel about their aggression and the role China is playing. 

Interruption· 

It should certainly be done. In fact. it had struck me. and I would 
certainly like that it is put on the radio. However. I have nothing but good 
words and compliments for Shrt Bhupesh Gupta. But my regret Is that still 
there are quite a few members of the Communist Party who do not agree 
with the approach and outlook of Shri Bhupesh Gupta or some of his other 
corn patriots. 

Interruption ** 
It Is not some individuals. and it is not restricted to a few. That is my 

regret. I am sorry for it. But recently. Shri Jyoti Basu wrote to me and said 
that I had said something in Assam. in Tezpur. and he was rather angry 
over it because he thought that I had stated something which was not quite 
correct. I read a statement of Shri Jyoti Basu before I went to Assam and I 
was really shocked to read it. I saw later on that he had contradicted this 
statement. So I accept that when once a contradiction is issued. I have 
nothing to say. not a word more. 

But may I say that even the contradiction really does not take us very 
far. And he says. 

"'We have always stood for the defence of our country including the 
strengtheing of the defence of our border. Can India and China not demon-
strate the same statesmanship in a more restricted sphere by at least agree-
ing to seek the help of friendly mediators for a peaceful solution? I ask: Why 
Is it not possible for our Government as well as the Chinese Government to 
agree to seck the help of friendly mediators?" 

·Replying to a Mem ber's (Shrl N.M. Anwar) suggestion -Let him broadcast on the radio." 

··Referrlng to a Member's (Shrl P.N. Sapru) remark "some indiViduals". 
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Look, I mean an Indian speaking in this manner: 

MWby should each Government stick to its own point of view? In case 
a cease-fire Is possible, further talks should be pursued by the rcpresenta-
tives of India and China." 

Just keeping both India and China on the same lcvel; no distinction 
between India and China. That is what Mr. Jyoti Basu's contradiction means. 

Well, he made a speech and I need not give my own interpretation of 
it. But even I am not quite sure about his assertion that he always stood for 
safeguarding the territorial integrity of India. What he really means is not 
clear, whether he would Safeguard the territorial integrity only of that part of 
territory which is considercd by the Chinese as India, or something else. 
Well. it Is a dIfficult thing to interpret. A.r!yhow I am sorry to say that even 
this contradiction docs not make the position of Shri Jyoti Basu quite clear. 

I have also learnt about the provocative speeches made in the South 
by the membcrs of the Communist Party. and in fact one of the members 
said that it was the provocative statcmcnt of the Prime Minister before going 
to Ceylon that led to the attack by the Chincse on India, something fantastic 
to say. But it has been said and it was also added that India was not fully 
equippcd for a war with a country like China and it was felt that the MacMa-
hon Line itself was imaginary and not propcrly dcfined. Even in some other 
areas also it has been the case and where of course the attitude of Bhupesh 
Guptaji has not bccn appreCiated, and it has becn commented that the 
Party has revolted against International Communism and is following in the 
footsteps of the Nehru Government by bccoming the tail of impcrialists. Well 
if this is the condition, how can they really be enthusiastic about holding 
anti-China public mectings and collecting contributions for the National De-
fence Fund? "Vishal Andhra", one of the papers of the Communist Party 
continues to highlight statements designed to prove the good intentions of 
the Chinese. The speech of Premier Chou En-Iai at a reception to the North 
Korean Delegation, and the statement of the Secretary of the Bulgarian 
Communist Party on November 5, declaring that the Sino-Indian conflict 
would only help war-mongers, reactionaries and imperialists were publicised 
In the Party organ. This is what some of the party papers are doing, and I 
am told that there is some kind of talk about the international line which 
the Communist Party of India should take. If I may put briefly how they 
think about the international line, it is like this that Marxism-Leninism 
holds that bourgeOiS nationalism and proletarian internationalism are an-
tagonistic to each other. Basically, bourgeOiS nationalism, that is national-
ism and their international approach are contrary to each other. Some self-
stylcd Marxist leaders like Shri Dange have departed from the principle of 
Marxism-Leninism and proletarian internationalism. The masses of Indian 
Communists should be true to this ideal. 
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Interruption* 

All right, the hone Member rejects it, but anyhow it has been one of 
the most important and influential papers exprcssing the views of the Com-
munist Party. 

Interruption ** 

Well, continuation etc., it is an important question, and some hone 
Mcmber on the other side referred to the comments and the way the news 
has been flashed in the newspapers. I know it has not, and I have full 
knowledge of those statements, but I must say-the House may not gener-
ally agree with me but slightly-that our way of doing things is different. I do 
give a chance to the ncwspapcrs and to others also. Maybe, just for a 
moment they are upset; they might be angry; they might be annoyed with 
many things, and let thcm exprcss themselves as frankly as they like. Even 
let them be as critical as they like. But that state has passed. They have 
done it for one month or so. But in future I would appeal to all the newspa-
pers and to all the othcr friends that now there is no time for criticism or 
condemnation. If there are shortcomings and weaknesses, do come and 
please point out to us and we will try to rectify them, or we will explain our 
viewpoint and it is just possible we may be able to convince you or convert 
you. Some of the papers which have been written recently, I mean their 
commcnts have been very undesirable and they have created bad blood in 
the country. So my appeal at the prescnt moment is that they must remain 
careful in this regard, and nothing should be said or done which will in any 
way have an adverse effect on our war effort, and of course, if they do not 
accept the advice, well, Parliament will be giving us powcrs to deal with such 
newspapcrs or with such individuals. 

Madam, when I have rcfcrrcd to what generally some of the other 
members of the Communist Party have said, I do not want to be unfair to 
the Communist Party in toto. I shall now quote from a rcsolution-in fact 
this is the spirit which the Communist Party members have to show and 
demonstrate-and this is a resolution part of which I would like to read in 
this House, resolution of one of the State Communist parties, and this 
rcsolution says. "The National Council of the Communist Party of India has 
welcomed this appeal and assured the Prime Minister that our party will 
mobilise all its strength in its support shoulder to shoulder with other patn-
otic forces in the country. At the same time we declare explicitly that even if 
we are exeluded from the collective eITorts for national defcnce. we shall still 
devote all our energy to the same cause. This is a duty we owe to our 

*Referring to Member's (Shri Bhpcsh Gupta) query WAre you quoting from the 'People's 
Daily?" 
**Referring to a Member's (Shrimati C. Ammanna Raja) query'ls it still continued ?' 
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count!)' and our conscicnce. The test of one's sincerity and conviction Is 
action and the coming test will prove our sterling sincerity indeed." 

This is furthcr what the party has said: 

"In the crucial need of the day the acid test of our patriotism is for 
each and every citizen in the country to give monolithic support to Prime 
Minister Nehru. to strengthen his hands and to carry out his behests. He Is 
the country's supreme Field Marshal. the Commander-in-Chief." 

This is the spirit and this Is the attitude which we must commend to 
all the other members of the Communist Party. 

Madam. I shall now say a few words about the Jan Sangh. I hope I 
shall not be contradicted if I say that during the last two months the Jan 
Sangh has been highly critical of the Government and of its action. I do not 
mean to say that thcy opposed our action on the frontier. But the criticism 
of the Government has bcen so severe during all these days that it has 
created a lot of misunderstanding amongst the people. I was surprised to get 
a telephone message from Shri Trivedi, perhaps the leader of the Jan Sangh 
in the other House, saying-he actually used the works, Apne Jan Sangh ko 
gall dlya-that I had abused the Jan Sangh last evening. I addressed a 
public meeting in Delhi. I was amazed to hear the word "abused" because-I 
am not elaiming much-I am almost incapable of using abusive language. 
Abuse is something vulgar. But, of course, dealing with danda is something 
different. So I was surprised when he said this. I told him that what I had 
said was like this. I did say in the public meeting that I was sorry that there 
had been a good deal of criticism of the Government during the period of 
emergency and I had said that this was not the time when political parties 
should try to exploit the situation for their parties' interests. I had also 
added that both the Swatantra Party and thc Jansangh had to rcalise this 
fact that it would be wrong if some confusion or misunderstanding were in 
the public mind. It is not only the Jan Sangh or any othcr party but even 
Congressmen and Congress Committees have to realise unity whcn the 
Congress would or should try to show off itself or its work. The Congress 
has not to take advantage of the present situation as an organisation or as a 
political organisation. Similarly. no other party should do that. It was only 
this that I had said. I did not usc a single harsh word against any individual 
or against the Party. But, Madam, I must admit that I have been receiving 
somewhat depressing or disquieting reports. And it Is not today that I am 
saying this. A few days before I had thought of meeting Vajpayeeji. I lmow he 
is an important leader and a very sober leader and I thought I should 
discuss these mattcrs with him and it is just possible that he might be able 
to satisfy me and it would really be good if I feel satisfied. Bu I do want to 
mention to him certain matters. And I do hope that nothing would be done 
either by the Jan Sangh or any other political party to be indiITerent to the 
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national interests and think in narrow groups. 

I do not know if Vajapyeeji said it but this is sometimes a general 
comment in the ranks of the Jan Sangh that we should have a war-time 
leader. They try to make a distinction between a peace-time leader and a 
war-time leader. I hope he will pardon me. if I may say so. that unfortu-
nately. the Jan Sangh had not been born then when we were fighting the 
freedom struggle. Thcy have not really suffered for the country and they do 
not know what determination we had shown under the leadership of Gandhiji 
to fight the British imperialism. Those who have been in the movement and 
those who have fought for the country do realise their responsibility; they 
have got some expericnce of the difficultics of administration. However. I 
hope that it is not presumptuous on my part to say so-we have. of course. 
been far. far away from GandhiJi. I am nothing but just a humble soldier. I 
have been and I am cven now-yet we have learnt something from him and 
it is this that we shall stand for. We shall live and we shall die for truth and 
for our country. And is there any other bettcr leader in this country, any 
other man. who has stood by these principles during the last fifteen years 
since Gandhijis death except Pte Jawaharlal Nehru? 

May 1- I do not know if I will have his permission to say that but 
may I~ay that recently or some time back a gentleman went and met him, 
quite an important person. He \vas feeling rather depressed over the ad-
vance China had made. He made certain suggestions. something like, "Why 
not talk and discuss?" You know PanditJrs temperament in these matters. 
Well, it seemed-I mean-he was furious. Perhaps if he had got the strength. 
he would have thro\vn him out of the window. He is not prepared to listen to 
any advice, even a word which would suggcst that we should give in or we 
should negotiate with dishonour. Wcll. he is a man who will fight, who has 
fought for the honour of the country and he will continue to fight for the 
honour and dignity of the country. I WOUld, thercfore. like to say please do 
not create any misunderstanding in this special situation about the leader-
ship. I know that exccpt for some people, generally the country Is behind the 
Prime Ministcr. For God's sakc. please do not create misapprehcnsions or 
misunderstandings in the mind of the country. And even if we talk to them-
talking is never banned-it will be out of strcngth and with no sense of 
defeat or weakness. 

Well, I am sorry I am taking a little more time on the House. But I 
was a bit surprised to hear from Shri VaJpayee that the Prime Minister made 
a mistake when he said that the Chincse would be driven out or he had 
issued orders for driving out the Chinese .... 
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Interruption-

All right. Then I shall not deal with it. But it was quite clear and obvious 
in those circumstances for the Prime Minister to have issued those orders. It 
meant no doubt sacrifice and suffering on the part of our troops but then if 
he had not done it, I do not know where the Chinese would have been today. 
It was essential. There are occasions when our people, when our country-
men and when our troops and forces of the army have to undergo tremen-
dous sufferings and have to make sacrifices in the interests of the nation 
and it was an occasion and I think he gave just the right and proper lead 
when he said or when he issued the orders that we must resist them at any 
cost. 

About referring to the political parties, I do not want to mention the 
name of someone, the gentleman does not belong to any political party, he 
may be an independent and it is a small thing but what effect does it 
produce? This is what he said: 

"The Government and other top ranking officials are responsible for 
allowing the aggrassors to make so much advance." 

Then he made a reference to the list of articles necessary for supply 
to the army personnel and then added: 

"The public have got every right to see the account." 

He counted saying: "The Congress waHas have not purchased India 
and the Country is not for the Congress waHas alone and 'Desh' or India Is 
more valuable than Congress wallas .... " 

Interruption--

No, outside. I got it only the day before. Then I get a card today, this 
morning from Bombay and the speech was made somewhere in the east and 
this card of almost an illiterate person said what am I doing as the Home 
Minister and could I not prevent or stop these things-because he says In 
his letter that this speech has created a very bad effect, adverse effect, on 
the people in those areas. He has even added that even collections have 
stopped for the time being because of accounts and everything as if we are 
swallowing or trying to swallow the whole of the money we get. Therefore I 
said that these are small matters but these things do create a wrong impres-
sion in people's minds and it has to be definitely avoided. 

*Referring to a Member's (Shri A.B. Vajpayee) clarification as to 'whether the Prime 
Minister was informed of our preparedness or otherwise when he asked the army to 
throw out the Chinese'. 

** Answering a Member's query: "Was this speech made here?" 
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Before I conclude I might say' that we are flighting a dangerous 
enemy and we should be prepared for gains as well as reverscs. The 
preparation of the Chinese is on the whole of the Himalayan frontier, their 
concentration is almost on every important post. We cannot therefore be-
little it, whether it is Ladakh or Himachal Pradesh, or U.P. or West Bengal or 
Assam. The whole of the area is in a way. if I might say so, flooded by the 
Chinese army and we have therefore to be extraordinarily careful and should 
not get somewhat depressed or dejected if something happens because after 
all it is our determination which will take us far and which will help us in 
fighting the Chinese forces. Within a very short period we have to build up 
our strength to face the Chinese in all eventualities and we have to stand up 
to a man if \ve want to drive out the aggressor and the encmy. I should 
perhaps mention what one of the Canadian papers has said about our 
struggle. It says: 

"In the minds of many people of the West there never has been any 
question as to where Indian really stands in terms of ideals for which she 
struggled and traditions she inherited .... 

"India has remained the foremost bastion of freedom on the continent 
of Asia" and therefore, "let us make no mistake. This is our fight. India must 
win it whatever the cost to us of the free world in arms, in materials or in 
the markets of China. 

"The stake in the India-China border fighting is a vast continent. 
That makes it our fight as well as India's." 

Having said all this, I must say that we should pay our heartfelt 
tribute to all the parties which have lent their full support in the cause of 
the freedom of our country, in our present crisis and who are determined to 
carry on this struggle. I was glad tc hear the other day the speech of the 
D.M.K. party leader and the wholehearted support he lent to this Resolu-
tion. As I said the other day, I did not actually mean to say that the States 
do not physically exist. The States do exist, they are there and they have to 
function effectively. Yet what I meant to say was that mentally in our action 
we are all one and there is no difference at all between one State and the 
other. The problems of religion, the problems of communalism, regionalism, 
language, all that have vanished in a moment and I hope that China will 
realise what the strength of a democratic Government is, how democracy 
functions and when there is an emergency, how the whole nation stands 
behind the Government. So as I said before, I would, before I conclude, 
request hone Members who have proposed certain amcndments-I do not 
say that some of the amendments have no sense or substance, they have 
but I would request them-not to press those amendments and I would be 
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very happy Indeed if this Resolution is hailed and passed unanimously. 

I would like to conclude with a word that in the existing situation our 
Leader, the Prime MinIster, and the Government can only promise the people 
toil and sweat until final victory is won. Let us pledge, let us resolve that we 
shall not relax, that we shall not rest. 
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TOWARDS IMPROVED RELATIONS 
WITH NEPAL* 

I went to Kathmandu on the 2nd of this month on an invitation from 
the Nepal Government and returned here yesterday after a stay of four days 
in Nepal. 

I would like to express my deep sense of thankfulness to His Majesty 
the King of Nepal and His Majesty's Government for their kind invitation. I 
shall long cherish this visit as it was most pleasant and rewarding. I am also 
deeply grateful for the heart-warming reception and generous hospltal1ty 
extended to me, and to those accompanying me, by the Government and the 
people of Nepal. 

During my visit I had the benefit of meeting and having long and 
informal talks with His Majesty on several subjects of mutual interest. I also 
had several discussions with the Vice-Chairman of the Council of Ministers. 
the Hon'ble Dr. Girt. There were separate talks with the Honble Home 
Minister of Nepal, Shrt Vishwabandhu Thapa and I had the opportunity of 
meeting other Ministers of His Majesty's Government as well. While there 
was no specific agenda for these talks we discussed a variety of subjects. I 
would like to say that all these talks were very helpful and productive. 

During my talks with His Majesty and His Majesty's Ministers, I 
apprised them of the situation prevailing in our regton as it concerns India, 
and also of our assessment of the general world situation. I shared with 
them our anxieties resulting from this situation and conveyed to them our 
Government's desire for peace and friendship with all. I am inclined to think 
that our position is well understood by the Nepalese Government and it is 
recognised by all responsible people in Nepal, as indeed in India, that we 
have a stake in each other's well-being, prosperity and progress as also in 

·While making a Statement In the House pursuant to his talks with the King of Nepal. L. 
S. Deb., 7 March, 1963 CC-2752-55. 
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conditions of peace and stability. 

N epa! is a small country with a small population and small resources. 
But during my brief stay in Kathmandu, I attempted to make it clear beyond 
any doubt that we in India are not given to thinking of ourselves-fat" less 
acting-in the way of a big brother. We are living in a world in which new 
concepts are fast replacing the concepts of yesterday and it is not enough to 
think in tenns of age-old ties of history and culture alone. Ours in an age of 
revolutionary economic change and progress. 

Both India and Nepal are underdeveloped countries and they face 
similar problems. However limited our resources, and whatever the magni-
tude of our own problems, it would be our earnest endeavour to render such 
assistance as we can to the Government and people of Nepal in the task of 
Nepal's development. 

I feel that my visit to this closest neighbour of ours has been useful. 
But ~he fostering of the close friendship is a continual process and His 
Majesty and the Ministers in the Government of Nepal agreed that our two 
countries must· maintain intimate contacts. I, therefore, suggested to His 
Majesty that he and Her Majesty the Queen may honour us with a visit in 
the near future and I am glad that His Majesty was good enough to favour 
the suggestion. 

For two good friends, which Nepal and India are, it Is essential to look 
to each other with faith and trust, for understanding, sympathy and help. 

Interruption· 

I do not think we need go into those matters. There were, as I said, 
some minor matters and some important matters also. We have discussed 
with them. I do not think it will be possible to disclose all our talks here. 

Interruption·· 

I was not told so either by the Minister of Nepal, nor did His Majesty 
mention anything about that. 

Interruption··· 

I made a request in the press conference itself in Kathmandu. All the 

.Referring to a Member's (Shri S. M. Banerjee) query as to how far "dllTerences' with the 
Nepal Government have been narrowed down by the discussIons . 
•• Referring to a clarification sought by a Member (Shri Hari Vishnu Kamath) whether 
during this talks with the Nepalese leaders, Home Minister had got any impression that 
Nepal was being subjected to blandishments and pressure by China . 
••• Referring to a hope expressed by a Member (Shri Homi Daji) that whether as a result 
of the discussion we could expect some change in the attitude of the Nepali Press. 
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representatives of the Nepal Press were. there. I might also add that some of 
the papers in Nepal are not of much importance. It is regrettable that those 
papers which have practically no or very small Circulation and things 
appearing in those papers are quoted in India. It would be advisable that the 
Indian papers also do not quote what appears in those papers. 
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NEED FOR CO-EXISTENCE* 

Madam Deputy Chairman, without giving a preface or a preamble to 
my speech, I might, with your permission, refer immediately to the discus-
sions in the Security Council. I know we were rather anxiously awaiting the 
result of the meeting of the Security Council and I might as well refer or 
quote the purpose for which the meeting of the Security Council was sum-
moned. I shall not read the whole of the request but briefly it said that "an 
immediate meeting of the Security Council should be held to consider the 
grave turn the situation in Jammu and Kashmir has taken and the danger 
it poses to the peace in the region." So it was mainly on the basis of the 
situation in Jammu and Kashmir that Pakistan insisted that this matter 
should be considered by the Security Council immediately. As the House Is 
aware, the Government of India were wholly opposed to the consideration of 
this matter in the Security Council especially at the present moment. The 
situation was bad enough, more so in East Pakistan and also in Calcutta In 
our country, and it was most important that the communal situation in 
both the countries was handled first. It was our duty to see to It that 
communal harmony prevailed and minorities in both the countries lived in 
amity and peace. Unfortunately, Pakistan thought otherwise and instead of 
taking effective action-which perhaps they took a pretty long time to deal 
with the situation effectively. They did it at a much later stage and in the 
meanwhile killings took place on a big scale; arson and loot also. 

It is unfortunate that seasoned politicians and countries, which have 
enough experience of our affairs, should have lent their support to the 
holding of this meeting. I know both the U. K. and the U. S. A. were not 
entirely in favour of holding this meeting and we are told that they dis-
suaded Pakistan not to summon the meeting of the Security Council. But in 
spite of what they did. the U. K. representative took a special and keen 

*PartJcJpatlng In the Debate on Motlon of Thanks on Address by Vlce·Presldent. R. S. 
Deb .• 19 February 1964 CC·1304·22. 
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interest in the debates in the Security Council. Ivory Coast and Morocco 
also spoke but, as I said, the U. K. representative should have known the 
position better and the speech which he delivered has naturally caused 
much resentment in our country. I have gone through his full speech and I 
shall not say that Sir Patrick Dean denied the legal accession of Kashmir to 
India. He did not say that actually, but what he said could be interpreted, 
more or less, in the same way. He said that the legal accession was not so 
important. To have said that was to my mind wrong because it created an 
erroneous impr~sion in the minds of our people in this country. Sir Patrick 
had very- little to say about Pakistan. He did say much about us but he did 
not realise what the attitude of Pakistan has been throughout the last few 
years Vis-a-vis India. We have tried our level best to keep peace with Paki-
stan. A number of times our Prime Minister has publicly sald that we will 
never go to war with Pakistan. Even when the last negotiations took place, 
even during the duration of the meetings between the two delegations, Paki-
stan took steps which were highly provocative. 

The House fully remembers the way in which Pakistan entered into 
some kind of agreement with China. And when was it done? It was when our 
country was faced with a deep crisis and one of the most difficult situations 
that we had to face. There was aggreSSion by China on our country. When 
high dignatories from both the countries, the United Kingdom and the United 
States, came to India. they pressed us to start some kind of talk with 
Pakistan. It was difficult for the country- to swallow that. especially in that 
context. Yet. the Government of India, under the leadership of our Prime 
Minister. took a bold step and very- courageously decided that we would 
send a team with one of our Ministers to have a discussion with Pakistan. I 
do not want to relate the old stody. but in their very- first visit. suddenly this 
agreement between China and Pakistan was announced. Naturally. 1t came 
as a great shock to Sardar Swaran Singh. who was leading the delegation. 
He. of course, consulted the Government of India. In spite of that provoca-
tion. we decided to continue the discussions. The discussions were held and 
they broke down. Of course. I have no doubt that the whole House will agree 
that it was only because of the intranSigent attitude of Pakistan. They 
wanted to discuss nothing else but Kashmir. Our delegation did discuss 
Kashmir, and mostly Kashmir. What was their demand? Almost they wanted 
that Jammu and Kashmir not only the valley-part of Kathua and some 
sub-divisions might be left out-the whole of it should be presented to them 
on a silver platter. This was the attitude which Pakistan took up. In the 
circumstances, it was not found possible to carry on the discussion because 
it would have resulted in nothing. 

This has been our effort and recently, as I said. we have been trying 
to maintain peace and communal harmony in our country. We have had dif-
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flcult situations. We have had communal riots. The Government of India and 
the State Governments have done their best to take effective action. No one 
feels more pained and hurt than our Prime Minister when there is any kind 
of harassment caused to the minority community in our country. Yet what 
has happened in East Pakistan is something which is unimaginable. I do not 
want to quote what the Pakistan newspapers themselves have said in regard 
to the happenings in East Pakistan. There are a number of telling editorial 
comments which have appeared in Pakistan newspapers, English and Urdu. 
I am sony I have not got them here. They themselves have said that there 
was constant propaganda and exploItation of the Hazratbalincident in West 
Pakistan and East Pakistan, espeCially in East Pakistan. The kind of propa-
ganda, which was made by the newspapers and the radio, did create and 
impact on the Muslim community that Muslims were being killed and being 
victimised in this country. What was the fact? As I said, the Hazratbal 
incident was played up. As the House is aware, what actually happened in 
he Hazratbal incident? It is highly regrettable that the relic should have 
been lost. There may be some elements. I do not know who they were. Some 
of the names have been mentioned. But every section. every community in 
Jammu and Kashmir highly regretted this incident, in spite of Azad Pakistan 
radion broadcasts. They tried that there should be some kind of conflict and 
clash between Hindus and Muslims. They tried all the time to give it as 
communal colour. Yet. we must pay our compliments and, if I might say so, 
homage also to the people of Jammu and Kashmir, Hindus and Muslims, 
who used to believe that the loss of the relic had anything to do with the 
Hindu community in the Valley. As I said, complete communal harmony and 
perfect peace prevalied there and peaceful demonstrations were held there. 
Now Pakistan has said that all demonstrations were made against the Gov-
ernment of India. which is palpably false. 

There was no conflict between the Jammu and Kashmir Government 
and the people there in so far as the importance and the urgency of the 
recovery of the relic were concerned, and they decided that we should em-
ploy our best agency to deal with this matter, and there was a desire 
expressed that the Intelligence Department of the Government of India should 
giver a helping hand. It was on their wishes that our officers went there, 
some of our administrative officers, because one did not know what turn it 
might take because of the wrong kind of propaganda that was being carried 
on all the time across the border. So our officers went there. There was 
hardly any question of taking over the Jammu and Kashmir Government. I 
do not know, perhaps pakistan would have welcomed it so that it might get 
an opportunity to say that the Government of India had taken over the 
Jammu and Kashmir State completely. taken over the rule of the State. 
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The suggestion that the Government of India tried to shape things, as 
they liked, in Jammu and Kashmir or that there was a revolution or a severe 
or serious agitation against the Government of India is, as I sald, entirely ofT 
the mark. There is no truth in it and the Government of India tried to help 
them as they did in West Bengal. Pakistan and some friends of Pakistan 
might say that we did it as we wanted to take over West Bengal also. In West 
Bengal the situation grew worse, and it was but natural that the Chief 
Minister should have asked for help fronl the Government of India from the 
Army. Similarly there was a situation in which the Jammu and Kashmir 
Government felt that they needed our help, the help of the Government of 
India, and we gave it to them. All the time throughout this period and today, 
it is the Jammu and Kashmir Government which Is running the whole ad-
ministration. 

So, the purpose of summoning a meeting of the Security Council was 
basically wrong. To suggest that an immediate meeting should take place to 
consider the so-called grave turn the situation has taken in Jammu and 
Kashmir and the danger it poses to the people in the region is wrong. There 
is no danger at all and there is no grave situation in Jammu and Kashmir. 
Of course there are certain internal matters with which we will have to deal, 
and I shall say a few words about that later. 

I referred to all this in the context of Sir Patrick Dean's speech. I was 
telling the House how experienced politicians like Sir Patrick Dean had gone 
the wrong way. As I said. I can understand some other countries doing that, 
but to have raised this matter in the Secuity Council in the way he did, has 
created a very wrong impression in our minds. In fact, there have been 
demand both in this House and in the other House that we might as well 
consider severing our relations or getting out of the Commonwealth. Well, 
we cannot act in a huff. These are mattcrs which have to be tackled at the 
diplomatic level. I cannot go into my talks with the High Commissioner of 
the United Kingdom. 

I do not want to repeat what I said in the other House I had exactly 
said the same thing. I know their feeling. A delegation of the members of the 
British Labour Party came to India some time back and I had a long.. talk 
with them and I know how they feel about this question. They have an 
intirely different approach. You might have read in the papers that when the 
same delegation visited Pakistan after visting India, there were comments 
that these people were pro-India and that they dld not appreCiate the diffi-
culties of Pakistan. So, it is not the United Kingdom as a whole that adopts 
this attitude and we should not look at it that way. There are perhaps two 
reasons on account of which the United Kingdom tries to lend its support to 
Pakistan. One is the membership of SEATO. The United Kingdom and Paki-
stan are both there and they have entered into a military alliance. It is not 
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possible therefore sometimes for the United Kingdom to take a dispassionate 
view of things. They must help their allies and they must lend their support 
to them. The other reason I had referred to was the ruling party there at 
present. The Government there still has not been able to get rid of the old 
com pi ex, of the old British days when they ruled in India. 

That complex is, they wanted to rule and govern the country and 
they had always believed in the policy of divide and rule. Unfortunately, 
when they went away, they implemented the policy fully, the divide and rule 
policy, and we have two countries now. It is not possible to know-they are 
of course secular in their approach, there is no doubt about that-but so 
far as India is concerned somehow they think only in terms of Hindus and 
Muslims. In regard to Jammu and Kashmir also they feel. "What Is the 
problem there? Divide the territory and the Muslim majority area should go 
to a particular State and the Hindu majority area should go to the other 
State." 

Interruption-

I do not want to impute motives but they consider this to be a very 
simple proposition to just divide the territory between Hindus and Muslims. 
The solution is not so easy. I was talking to two or three prominent Indian 
Muslims, to my Muslim friends, only the other day and they said that the 
entire Muslim community in India stood for the accession of Jammu and 
Kashmir with India. They said that they were not prepared to accept it for a 
moment that there was still some integration left to be implemented. The 
accession is complete and it is final. As I said, there are certain internal 
matters. In the Security Council as I said, these discussions did exhibit ig-
norance on the part of many of the members who should have understood it 
much better; They were expected to. 

Now, about the decision of the Security Council. I must say that they 
have done the right thing. One is not quite clear; yet, the adjournment of the 
Security Council was quite appropriate, and I think the members of the 
Security Council will, in calmer moments, give further thought to the vari-
ous aspects of this problem. If there has to be a settlement over the disputes 
between India and Pakistan, it will have to be done through direct talks and 
discussions. We have always suggested that we want discusssions on all 
matters pending, not excluding Kashmir. But, unfortunately, Pakistan takes 
the other view. They are prepared to discuss only Kashmir and no other 
matter. I do not think that even if we find solution to the satisfaction of 
Pakistan, there willI be complete peace; other matters will be raised after 

-Referring to a Member's (Shrl Bhupesh Gupta) comment. "Mr. Duncan Sandays started 
this In 1962." 
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that later on, and it is therefore that our Prime Minister has been suggesting 
that it would be better to discuss all the matters together. There may be 
minor matters, there may be bigger matters and there maybe this major 
question of Kashmir. Let us discuss all of them together and try to find a 
solution. But any kind of intervention from outside creates hurdles and diffi-
culties. 

Interruption· 

Well, in the Security Council, of course, during the talks and discus-
sions, and even in the speeches, some kind of a reference was made. 

Interruption·· 

I know the views of 8hri Bhupesh Gupta in regard to that particular 
problem but I say this that we will most sincerely try to come to a settlement 
over various matters. Our efforts should be sincere. I do not claim that we 
have done everything rightly. Yet, only direct talks and discussions will 
really help. We still stick to it and we hope that Pakistan will also try to 
reconsider its attitude. 

The question of the Chinese aggreSSion is another difficult and com-
plicated matter and I !mow how strongly we feel over the aggreSSion which 
took place and about the way in \vhich China bchaved towards India. Well, 
something better \vas expected of China. In the beginning. we said that 
because we were friends. Now. we arc all disillusioned. We know how China 
functions, how its mind works, and China definitely says one thing and does 
something else. There is a stalemate there at present. The Colombo Propos-
als are there and it is a glaring exam pIe of how China works. The Colombo 
Proposals were taken to China and discussed with Mr. Chou En-Iai first and 
they said it had appeared in the newspapers-that they had accepted the 
Colombo Proposals; in fact the words "without any reservation" were also 
mentioned. And now, the Colombo Proposals are still hanging in the balance 
and nothing has happened so far. In fact as I said before, China has nega-
tived the proposals in action. We still feel that if the Colombo Proposals are 
accepted. India would be willing to take further steps in terms of her discus-
sion with the Colombo Powers who had come here. 

I may not be quite correct, but I feel that these matters should be 
settled, or an effort should be made at least to bring to an end the present 
deadlock, if possible early. because it does not pay to any country. About 
Pakistan, this thing is hanging on for a long time. The Chinese aggreSSion Is 

*Rcferrtng to a Member's (Shri Bhupcsh Gupta) query "What about the suggestion made 
about mediation?~ 
**Rcferring to a Mem ber's (Shri Bhupesh Gupta) query "What Is there to mediate?" 
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also there si~ce long. However, it is not in our hands, it is not only in the 
hands of India to settle these problems it is in the hands of the other party. 
However, we have to make our preparations, we have to build up our strength, 
the defence strength, whether it is the Army or the Air Force or even the 
Navy. They have all to be built up and developed so that the country and 
our defence forces really become strong enough to face the Chinese if such a 
situation arises. 

The preparation in itself takes a long time. I mean, we may be critical 
and sometimes it is possible that the Government work may also not be up 
to the mark. There might be delays, there might be bottle-necks. But for 
that the Government should be prepared to rectify its mistakes, its short-
comings. But by and large, we have to realise that the kind of preparation 
we want to make might take a long time; whether it is technical personnel, 
training or the manufacture of arms and ammunition, in all those things we 
have sometimes to take the help of others and we have to produce many of 
the things in our own country. We have to put up our own industries. own 
factories. All these things are being done and no one will disagree that these 
things will take time. And yet, there should be no complacency. There is the 
emergency. I know that the old feelings do not continue and they cannot 
continue always but those who are in the midst of work, who are in the 
midst of preparations, they have to continue the work 'with the same spirit. 
whether they are ministers or whether they are others. But mostly for those, 
who are working in the fields and factories, it is essential that they feel what 
their responsibilities arc. 

So, we must know; as I said, we should accept the fact that the 
emergency is there and that we have to build up our strength. However. the 
point for us to consider sometimes is this b The Prime Minister had suggested 
once that the matter could be referred to the International Court at the 
Hague. Later on, he suggested that the matter could even be referred to 
arbitration. These are peaceful methods, India has pursued these methods. 
and it is difficult for me to say as to what should be our definite attitude or 
definite policy. However, it is clear that if we can avoid a major conflict or a 
major clash. we should do so. However. it is obvious that we cannot do 
anything; we cannot enter into any kind of agreement which would not be in 
consonance with the dignity and honour of our country. That Is the basic 
fact, and keeping that basic fact in mind efforts are to be made to resolve 
these complexities. Well, without giving any explicit view on the matter, I 
think it would be in the fitness of things if the han. Members of this House 
give thought to this problem. to thIs aspect of it. and at an appropriate time 
give their advice and lead to the Government. 

In this connection I must pay my compliments to the two great men 
in the world-I am referring to late President Kennedy and Premier Khrushchev 
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and in that connection to the policies that both the countries were pursuing 
before they came to power. The House remembers what the attitude of the 
U. S. Government was before President Kennedy took over, and what the 
attitude of the Russian Government was before Mr. Khrushchev took over. 
During the Stalin regime Russia was a closed book generally the word used 
in these days was that there was an iron curtain there; you could see noth-
ing; you could know nothing. But Premier Khrushchev almost created a 
revolution, and Russia is open to us, to others, to go there, to visit their 
country, to visit their factories, to send for their technicians here, to get into 
collaboration with them, to enter into trade and commerce and expand our 
trade and commerce with them. 

Similarly, you remember the policy pursued in the United States by 
the late Mr. Dulles, whih was anti-communist; no one would have anything 
to do with communism; it was almost impossible to talk of communism or 
negotiate with Russia. In the same manner no one could talk of those who 
lived in Russia, no one could talk to the Premier or the Prime Minister of 
Russia. It was almost considered a sacrilege. But in the United States it was 
President Kennedy who, in spite of the differences he had to face in his own 
country, extended his hand of friendship to Soviet Russia, and with difficul-
ties in between-which may often happen-President Kennedy continued that 
attitude till the end of his life. Of course I need not refer to that, but at least 
for a man like me, the death of President Kennedy is not an ordinary death; 
it has made a deep and lasting 1m pact on my mind and, I think, on the 
minds of those who had been associated with Gandhiji in political work even 
for some time; I mean, it is more or less the same kind of martyrdom as that 
of Gandhiji. Gandhiji may have been a man of a different stature pursuing a 
different objective and yet the courage of conviction of President Kennedy 
was there, and for a man to die so courageously for the views he holds is 
something which raises the stature and prestige of humanity as a whole. 

It is in this new context that I cited these two gentlemen. Now, 
President Kennedy has gone but Premier Khrushchev has, in the same 
context, come up with proposals of disarmament, and one of the important 
points which are mentioned in those proposals is that in regard to border 
disputes, in regard to territorial disputes, violence or force should never be 
used, that these disputes should be discussed amicably, should be dis-
cussed round a table and effort should be made to come to an agreement. 
But If there is no agreement, even then, as far as possible, no violence 
should be threatened, no violence should be used. To my mind, it is a most 
welcome proposal. It is easy for a strong country to attack the other coun-
try, a smaller country, and take over certain areas or certain territories. 
There are disputes going on in a number of countries there are clashes and 
conflicts, and if the bigger powers intervene, and because of the strength of 
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their brute force take over certain areas and territories, well, they can cer-
tainly do so, but it would be monstrous; it would mean that the weaker or 
the smaller countries could not co-exist side by side with the bigger coun-
tries or stronger countries. Therefore this proposal of Premier Khrushchev is 
most welcome, and our Prime Minister and the Government of India have 
lent their general support to the proposal made by Premier Khrushchev. and 
I hope the other countries of the world will also give their earnest considera-
tion to it. 

Interruption-

They should not keep quiet; they should resist to the fullest extent. 
But it is possible that, if these proposals were agreed to, there may be 
countries, friendly countries and the weaker countries. Then the problem 
will have to be considered, th~se attacks will have to be considered in the 
context of the world situation. 

Some points were mentioned about Zanzibar and about some other 
African countries. I shall only briefly refer to them. It is true that our 
relations with East African countries have becn very friendly, and we still 
have the same feelings and keep on the best of relations with them. Some-
times it happens that in the wake of freedom, well, there are certain urges of 
the people and they come up to the surface, sometimes in a wrong way. But 
however, we hope that both in Asia and Africa, those who have gone there 
from outside and have lived for generations will be allowed to live there and 
to carry on their avocations in peace. Of course, if there are individuals who 
do not behave, that is a different matter. But to make any kind of discrimi-
nation between one secion of the citizens and the other would be rather 
unfortunate. I have no doubt that when normal conditions are restored, all 
those who have gone from India or from other Asian countries to those 
places will get their due place in the social. political and economic life of 
those countries. 

As regards Cyprus, trouble broke out in Cyprus, as you know, over 
the proposed amendment to the Constitution which was pressed by the 
Greek Cypriots and opposed by the Turkish people living in Cyprus, and as 
the House is aware, the British troops went over there at the request of the 
Cyprus Government in order to restore law and order. The present question, 
which is under considcration, is some kind of a peace keeping force to be 
located or stationed in Cyprus. The matter has been under discussion 
between Great Britain, Cyprus, Turkey and Greece. Nothing has been, as far 

*Referring to a Member's (Shri A. B. Vajpayee) query "What should the smaller or weaker 
countries do when they are attacked by a big country? Should they keep quiet?" 
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as I know fmally decided but we hope that there will be some kind of cease 
fire and these countries will be able to come to an agreement. 

Similarly, we know that there have been difficulties in Malaysia, Phil-
ippines and Indonesia. The latest report is that Malaysia and Philippines 
have more or less narrowed down their differences. It is not so in the case of 
Indonesia, but they are also discussing matters among themselves and we 
are informed that Thailand is taking keen interest and they have agreed to 
supervise the cease fire between them, but nothing yet is final. 

I might also say a few words in regard to the non-aligned Conference. 
As hon. Members know, it was decided between the U. A. R., Ceylon and 
Yogoslavia that a non-aligned conference might as well be held as early as 
possible. The House will recall that in the last Session of Parliament our 
Prime Minister fully supported the initiative and the Prime Minister of Cey-
lon and the President of the U. A. R., who took the initiative in the matter, 
got a message from our Prime Minister in this regard. The Prime Minister, in 
his letters to President Nasser, President Tito and Prime Minister Shrimati 
Bandaranaike welcomed the initiative to hold a conference of non-aligned 
countries and since then the Government of India have kept in touch with 
the countries concerned on further developments in connection with this 
joint initiative. It has always been the view of India that the initiave for 
calling the first preliminary meeting must rest with Ceylon, U. A. R., and 
Yugoslavia which taken the initiative in announcing the need the this Con-
ference in joint communiques issued by them. I might add that the recent 
press report emanating from Ceylon and referring to the visit of the Deputy 
Minister in the Ministry of External Affairs to Cairo and Belgrade as an 
attempt on India"s part to replace Ceylon in this triumvirate is without basis 
and qUite wrong. The Government of India hope that as a result of the 
initiative taken by the Prime Minister of Ceylon, President Nasser and Presi-
dent Tito, arrangements will be made soon for the holding of the conference 
of non-aligned countries this year. 

I do not want to take more time of the House but there is no doubt 
that we will be internationally strong only when our nation is adequately 
strong to meet the internal and national problems. I lmow my other col-
leagues while replying to the debate will deal with these matters, but there is 
one lurking fear in my mind and before I conclude, I might mention the visit 
of Premier Chou En-lai to Pakistan. He is in fact there at the present 
moment. 

What is happening there one does not know, but it has so coincided 
that this is just immediately after the Security Council meeting Is over. Of 
course, Mr. Bhutto, the Foreign Minister of Pakistan, perhaps might rush to 
Pakistan or may have already gone there. They will be meeting there and 
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both perhaps consider India to be their enemy and therefore they might 
hatch up something, one does not know. I do wish that better counsel will 
prevail but unfortunately the kind of propaganda and broadcasts being 
made from across our borders are frightening and one does not know what 
might happen. However, we need not take an alarmist view and we need not 
feel nervous but yet, the country has to be watchful and be strong enough 
to meet any situation as it arises. 

Interruption* 

I might say a word. So far as the question of the relic Is concerned, 
hon. Members know that it has been settled and finally settled. People are 
not at all worried on that account. They had the deedar on the 21st day of 
Ramzan which was celebrated with great zeal and enthusiasm. There are 
other minor matters. They are very minor matter-s and I might add, that I am 
going there tomorrow, to Jammu, and I have every hope that those minor 
matters would be settled soon. 

For example, the question of release, enquiry, investigation, who should 
conduct the case, all these things are not big matters. They could certainly 
be settled. Of course, there is the political aspect of the problem. I do not 
want to hide it. It is very important. It is important from the point of view 
that those who govern must see how the people react to our administration 
and to our Government. Ultimately we stay here on the wishes of our people. 
They are our final arbiters and in that context I know everyone responSible 
in Jammu and Kashmir is furiously thinking as to what further steps should 
be taken to build up a strong Jammu and Kashmir and a Government which 
will be able to satisfy the wishes and desires of the people. So from this 
point of view, I have had some talks in Srinagar and I have to pursue it in 
Jammu. I expect to get co-operation from every quarter. I have a bad habit 
of trying to meet each and every one. 

I make every effort to carry every one with me if a good objective is to 
be achieved. As I said, in regard to political matters also, I hope go get the 
co-operation of everybody. Of course, if there are difficulties, we will have to 
face them and face them effectively but so long as we are in a pOSition to get 
the necessary co-operation, we should try to take advantage of it and bring 
about the necessary change in Jammu and Kashmir. 

-Referring to a clarification sought by a Member (Shri Bhupesh Gupta), In the beginning 
of his speech the Minister said that he might have something to say with regard to the 
Kashmir situation. He had visited Kashmir. We would like bringing about a change in 
the administration and the Government. He said that he would say something but 
perhaps he forgot. 
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Interruption-

Well this matter has been receiving the careful consideration of the 
External Affairs Ministry for some time past, at least for the last six months, 
because when I was previously in the Government we had set up a Commit-
tee and on that committee the External Affairs MiniStry was also repre-
sented when necessary. We took certain decisions and those things were to 
be pursued later on. I am not fully aware of the details at the present 
moment. I know that the External Affairs Ministry has already taken a 
number of steps and they will see to it that whenever anything is found 
lacking it is improved. Our publicity and especially our external publicity as 
has been referred to by the han. Member, must be as effective as possible 
and we will work to that end and we fully realise our obligations in that 
respect. 

*Referrlng to a Mem her's (Shrl M. Govinda Reddy) query. During the debate more than 
one hone Member made the point that our external publlclty Is very weak, and because 
of the lack of knowledge about our problem and the reallty of our conditions here. a 
wrong impression Is prevalllng tn the minds of foreign. powers. May I know If the bon. 
Minister is making any arrangements for strengthening our publicity abroad? 
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COMMONWEALTH PRIME MINISTERS' 
CONFERENCE* 

The Honourable Members are aware that owing to my indisposition, I 
requested Shri T. T. Krishnamachari and Shrimati Indira Gandhi to attend 
the Commonwealth Prime Ministers' Conference on behalf of the Govern-
ment of India. On return they reported to me fully about the proceedings of 
the Conference, 

At the opening session of the Conference of July 8, glowing tributes 
were paid to the memory of Shri Jawaharlal Nehru. It was stated that, in a 
sense, the current meeting of Commonwealth Prime Ministers was a memo-. 
rial to Jawaharlal Nehru since it was his policy which had done so much to 
transform the Commonwalth relationship and make possible membership 
by countries with different forms of Government. All continents, creeds, 
races and societies were now represented in the Commonwealth which tran-
scended the lines that normally divided mankind and this gave special 
significance to the deliberations of the Conference. 

The results of discussions are reflected in the communique issued 
after the Conference. As can be seen from this communique the delibera-
tions of the Conference covered a review of the world situation, the racial 
discriminatory policy of South Africa, the colonial policy of Portugal and the 
pending problems of British colonial territories. Other matters related to 
cooperation between the commonwealth countries in programmes of eco-
nomic and social development and measures to increase cooperation be-
tween the Commonwealth countries in matters of Commonwealth aid and 
trade. 

Our delegation at the Conference participated in this discussion on 

*Whlle making a Statement regarding Communique of Commonwealth Prime Minister's 
Conference in Lok Sabha. 7 September, 1964 CC. 238-246. 
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various items and made its contributions in accordance with the policies 
and programmes of the Goivernment of India. 

I shall not go into further details about the proceedings of the Confer-c. 
ence but would now like to say a few words about the reference to Indo-Pak 
problems in the communique issued at the end of the Conference. Various 
views have been expressed in the Indian Press and by the public on the 
following reference in this communique: 

"The Prime Ministers noted with satisfaction the friendly public state-
ments by the President of Pakistan and Prime Minister of India and ex-
pressed their hopes that the problems between their countries will be solved 
in the same friendly spirit." 

I can well understand the anxiety of the Honourable Members that 
the Commonwealth Prime l\finisters Conference should not be used between 
Commonwealth Members. I WOUld, however, like to urge that so far as this 
particular instance is concerned it was, I am convince a general expression 
of goodwill and that it did not constitute a departure from the convention 
that inter-Commonwealth diferences should not be discussed at such meet-
ings. I have noted in this connection that representatives of some other 
Governments who attended the conference have publicly affrrmed that the 
convention that inter-Commonwealth differences should not be discussed 
has been fully maintained and that this is a matter for the countries con-
cerned to deal with between themselves. We have ourselves stated publicly 
that we want to settle out differences with Pakistan peacefully but consis-
tent without national honour and dignity. Unfortunately this general expres-
sion of well-intentioned goodwill at the London meetings has been misun-
derstood by some in India and has been miSinterpreted or misrepresented 
in certain quarters abroad. We frrmly and categorically repudiate the sug-
gestion contained in such misinterpretation or misrepresentation. At the 
same time we re-affinn responsibility, as a nation dedicated to peace and to 
the settlement of differences by peaceful methods. 

Interruption· 

The Finance Minister made a very categorical reference to the Chi-
nese agression on India in the first speech in the Commonwealth Confer-
ence. This matter was discussed by the two representatives of India who 
went there informally also with various heads of Governments. 

·Replytng to a query of a Member (Shrl Harl Vishnu Kamath) as to whether any effort 
was made by our representatives at the Commonwealth Conference to enlJst the sympa-
thy and support of others member nations of the Commonwealth in favour of India on 
the issue of India-China conflict and if not the reasons therefor. 
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As I said in the Conference or at the Conference Table it 1s not likely 
that much could be achieved; therefore, I said that informally as well as 
outside the Conference they had various discussions. 

Interruption* 

I did not take notice of all this properly but it is a fact that he was 
representing India in the Commonwealth Conference and it is but natural 
that the representative has to take many decisions himself at that time. 

Interruption ** 

Insofar as reference to India and Pakistan is concerned, our repre-
sentative there, the Finance Minister, did make some observations and he 
said that the old convention should be maintained, that is differences be-
tween two members of the Commonwealth should not be discussed in the 
Conference and therefore it was made clear in the reference made in the 
communique is not with regard to the discussions held in the conference 
both by the President of Pakistan as well as the Prime Minister of India. 

Interruption*** 

There is some truth in what the hon. Member has said. It has been 
brought to my notice that some press officer or press relations officer did 
twist the whole thing and he did it perhaps when there was some discussion 
going on, on this draft communique. During that period that particular 
person went outside and conveyed a distorted version to the press people 
who were present there. 

Interruption ••• * 

Yes, he had told that neither any suggestion could be made in the 
conference on that subject nor any decision could be taken by the confer-
ence in this regard. 

*Replying to a Member's (Shri Yashpal Singh) ? as to whether on his arrival in India the 
Press representative asked Hon. Shri T.T. Krishnamachary if he had taken the instruc-
tions from the Government of India, he replied that he himself was Government of India 
there. 

**Referring to a Member's (Dr. L. M. Singhvi) query as to whether an effort was made to 
have subsequent clarification on the inclusion of the India-Pakistan differences to the 
omission of reference to the Chinese aggression on India in the communique. 

---Referring to a Member's (Shrl P. K. Deo) enquiry as to whether the official press 
attache at London was absent when the final Communique was issued and taking 
advantage of his absence a wrong twist was given to the entire statement by the Pald-
stan Press People. 

-**-Replying to a Member's (Shrt Ram Sevak Yadav) query as to whether the representa-
tives of India had protested against inclusion of Indo-Pak conflict in the statement. 
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Interruption· 

I have nothing new to say. Of course, things change; conditions 
change and the character of the Commonwealth Conferences has also con-
siderably changed during this period, because many countries which have 
recently attained independence have become members of that Conference. 

Interruption·· 

Character also changes because of the kind of views held by certain 
sections of the new States which have joined the Commonwealth Confer-
ence. I do not want to go into details. The new members were especially 
more active and they wanted that the Commonwealth Conference should 
intervene in many matters to which our representative took a strong objec-
tion, and therefore only a reference was made, as I said earlier; to the 
statement made outside and not in the Commonwealth Conference. 

Interruption *** 
The Finance Minister found that it was merely an expression of good-

will. There was no pressure on the Indian representatives to accept any kind 
of mediation or use of the good offices of any Commonwealth member. 
Therefore, when the representatives found that there was a general wish 
that this kind of reference should not be Objected to, our representatives 
agreed to it, but I have no doubt in my mind-and I would like to make it 
quite clear-that we can never accept the position that the Commonwealth 
Conference can be a forum for discussing the differences between two Com-
monwealth members. 

Interruption···· 

So far as the reference to India and Pakistan is concerned, as I said, 
there was no substantive discussion on that at all in the Commonwealth 
conference. Regarding the reference made to certain countries by the hone 

·Referring to a Member's (Dr. Ranen Sen) ? as to such a reference was made In the flnal 
Communique in the past when the representative of India partlclpated in the Confer-
ence. 
··Replying to a Member's (Shri S. M. Banerjee) statement that increases the number. not 
the character. 
···Referrlng to a Member's (Shri H. N. Mukherjee) query as to why It Is that the Finance 
M1n1ster after having Inltlally objected to the Inclusion of anything like that klnd of 
statement allowed himself to be overborne by the majority at a Conference where the 
majority vote decisions are not the rule but unanimity was the principle always 
followed. 
•• .. Referring to a Member's (Shri D. C. Sharma) query as to what Is the posltlve advan-
tage gained by so far as attending the Commonwealth conference Is concerned when the 
reference to Kashmir te was raised there. 
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Member-he has not named them-they also did not raise that issue in so 
far as this particular question was concerned. Our Minister in his first 
speech did make a reference about the Chinese aggression. He made a 
reference in his speech; this reference was not made at the time of the 
consideration of the draft communique. The hone Member has slightly mis-
understood the position. I said that the Minister, while making his fIrst 
speech, made a reference, but there was no discussion at the time of the 
consideration of the draft communique on all matters which were discussed 
in the Commonwealth conference. 
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INDIA-CHINA BORDER DISPUTE* 

On April 13, during the course of the reply to the demand for grants, 
our late Prime Minister made a reference to the question of civil posts in the 
demilitarized zone in Ladakh. This question of posts had corne up because 
of the Chinese refusal to accept the Colombo Proposals in full. The House 
will recall that one of the two Chinese reservations to the Colombo Proposals 
was that while the Chinese would maintain their so called civil posts in this 
demilitarized zone there should be no Indian civil posts in this area.·· As the 
deadlock over the Colombo Proposals centred mainly round this Chinese 
objection. attempts were made by parties friendly to both India and China to 
find a way out without departing from the substance of the Colombo Porpos-
also 

On April 13. the House was infonned that Mrs. Bandaranaike. in one 
of her recent letters, had asked us whether the withdrawal of all the Chinese 
posts in the demilitarized area, could be considered by us to be a fulfilment 
of the Colombo Porposals. The same idea had been advocated by the two 
representatives of Lord Russell who had corne and seen the late Prime 
Minister, last summer. The representatives of Lord Russell as well as Mrs. 
Bandarnaike were infonned that such a proposal could be considered by us 
if a proper approach was made by China. Our position on this question 
remains unchanged. We have declared our willingness to solve the border 
question through peaceful negotiations. We have demonstrated this willing-
ness by accepting, without reservations. the recommendations of the Colombo 
Conference. 

The statements emanating from Peking are not encouraging in this 
matter. The hon'ble Members must have seen reports of the comment made 
by the New China News Agency on the questions of the withdrawal of posts. 

-While making a Statement on the Calling Attention Motion. wTo Matter of Urgent Public 
Importance,w moved by Shrl R.G. Dubey. L.S. Deb., 1 June. 1974. CC 339-342. 
··The reported news about the Chinese rejection of the proposal regarding talks on the 
basis of no posts in demilitarized zone. 
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The suggestion has been characterized as a 'pre-condition for holding 
negotiations between the two countries' and as an 'attempt to cover up 
India's strbborn stand against holding direct negotiations on the basis of the 
Colombo Proposals.' If the New China New Agency's comment represent the 
considered stand of the government of China, it would be clear that lespite 
all their professions to the contrary. China is not interested in accepting the 
Colombo Proposals or in direct negotiations with India at present. 

Interruptions· 

Materially, nothing has happened so far. As the hon. Member has 
just heard, the New China News Agency has completely ruled out the con-
sideration of any such suggestion from our side. 

So far as the implications are concerned, I think we need not discuss 
them. But in any case what our late Prime Minister had suggested was to 
make the position more or less the same both for China as well as for India. 
If the seven check-posts are withdrawn by the Chinese and we have no 
check-posts there, it will bring us to an equal level. That is perhaps the im-
plication of the proposal. 

Interruption ** 
This is no major or substantial change. Our stand remains the same 

that is the original stand . 

• Replying to a Member's (Shri Harish Chandra Mathur) query 'as to the implications of 
the new move and how if aITects India's original stand' ? 

•• Replying to a Members' (Shri Jashvant Mehta) query as to whether there is any change 
In the orIginal stand of the Government or whether they continue to keep their orlglnal 
stand or original policy as before? 
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CHINA'S NUCLEAR EXPLOSION· 

Sir. since yesterday we have been discussing about this (Nuclear Bomb) 
and its explosion by China. I do not want to speak more on other subjects of 
foreign affairs or other international issues. My colleague Sardar Swam Singh 
ji. will take up all these issues when he replies tomorrow. I am placing some more 
information about the Atom Bomb before you and the House. 

When China made the Atom Bomb and exploded it. it was quite natural 
for us to think about making the Atom Bomb at once and atom bomb must be 
replied by atom bomb. I can very well understand this feeling. I can also 
understand the anxiety and concern of the nation in general and of the mem-
bers of Parliament in particular. However. what we have to think over in this 
regard, is how should we take any decision. Is it not necessary to think over it 
in all aspects and other things before arriving at any decision. as some members 
have advised us to change the policy? 

I do not want to say anything in the name of idealism. I would like to 
assure Shrt Nath Pai that today we do not have any GandW who can think how 
to run the Administration. A Gandhi has no affinity with Administration. 
Neither I wish to invoke Gandhlji's name in this regard. nor do I cite his principle 
of non-violence, and appeal that we should follow the path of non-violence. 
Therefore. we should not think about making atom bomb etc. I do not say so.· 
Here, I would not cite even the moral aspect. I do not give less importance or 
underestimate the moral aspect. We should always try to follow those values 
which we respect. although we may not find ourselves strong enough to follow 
them in life. 

Even if we put this question aside for a moment and do not discuss the 
m oral aspect. we should nonetheless think it over from a practical point of view 
as to what results can be achieve by making an Atom Bomb. and as to what 
extent can we increase our power and strength thereby. we come to a large 

• Intervening in the debate on motion Re International situation. L. S. Deb. 24 November. 
1964, CC. 1562-77 (origlnalln Hind!). 
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extent though not fully at par with the nuclear powers and the likely burden on 
the nation involved in the exercise. At the same time by doing so can we make 
more efforts for peace, can we raise our voice against nuclear warfare and 
nuclear weapons more vehemently? India has been doing this all along. It 
contributed towards world peace, under the leadership of Jawaharlalji. There 
is no doubt that the leadership provided by Jawaharlalji in regard to peace, co-
existence and disarmament, was with a practical view. At the same time he 
propagated his message to the world in his capacity as Administrator and Prime 
Minister and by that means he saved the world from the brink of war on many 
occassions. We have also to keep it in mind that the policy followed by us till 
date after Independence should be maintained. The danger is looming large 
over the world and we must oppose it ifwe can. I do not want to go into the cost 
expenditure aspect. I am ready to accept it that I do not lrnow all these things. 
When Shri Masani said so, it, I did not say that he was wrong. I said that there 
are different opinions about it. Some one says it is twenty one crores, some one 
says it is fourteen crores, someone says it is forty crores and some one says it 
is fifty crores. Therefore, what I have said is to fmd out a clear opinion is difficult 
in this regard. I have enquired from Shri Bhabha who is the head of the Atomic 
Energy Commission. He has also said that he is not in a position to furnish 
exact figures right now. He is right, when he says that we will fmd cut. He has 
made some calculations on the basis of ongOing US nuclear project. He has 
used the word nuclear device. I am not aware of its implication. He has told 
about the latest technology being used in U.S.A. and it is not very costly. But 
for a moment we should not forget that U.S.A. is a developed country, since long. 
Total plant including machinery and material is at the highest level. Therefore, 
if we calculate the cost after keeping aside all those ingredients it would be very 
low. But those nations which have to build it up and develop now can never 
come up to that category. All the arguments put forth by Shri Masani against 
making atom bomb and whatever he spoke about its economic aspect, I 
generally agree to that. I agree with him that it will cost such a great burden 
on this country and its inhabitants that, as he said and as you all will agree, it 
may create a great impediment and hindrance to all the development that our 
country has achieved. 

reads: 
I just had an opportunity to read an article in MaU, 20 November. It 

William L. Lawrence knows more about the atom bomb than any 
reporter in the world. Until a few months ago he was Science 
Editor of the "New York Times". He has won the Pulitzer Prize 
twice, and was the only reporter to witness the test bomb dropped 
in Alamogordo. He also was the only reporter to witness an atom 
bomb dropped in war, on Nagasaki, and the only reporter to 
witness the hydrogen bomb tests in the Pacific in 1956. 
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In the same issue of 'Mail' it is written: 

"The truth is that China has no qualification whatsoever to be classified 
as a member of the Nuclear Club, or even as a potential candidate for 
membership." 

I have only read out his opinion. I don't offer any comments as to whether 
China can become a member or not. I don't want to go into the question of his 
capacity. But I have cited his opinion before you. He further writes:-

The fact is that as of now, and in the forseable future, there are 
only two full-fledged members of the Nuclear Club - ourselves " 
(that is, United States of America) and Russia. Not France nor 
even Britain can be regarded as having met the requirements for 
full-fledged membership. Their accumulated stock-piles are very 
small compared to our and Russia's and their production capac-
ity is similarly relatively minute. 

He has written about U.K and France. They stand nowhere near the 
USSR and the U.S. and are far below in production etc. 

And though we had magnificent production plants at Oak Ridge 
and Hanford, built at a cost of nearly $ 2,00,000,000" (I think the 
Finance Minister would be able to say how much it will come to 
in crores of rupees) with the aid of our entire industrial plant (he 
is talking of the United States) and the full utilisation of our 
resources, the production capacity at the end of the war was at 
the rate of one bomb per week. 

This is about U.S. This is the cost which was incurred there. Their 
production capacity was one atom bomb per week. I will not read more. 
Thereafter, he says that after dropping one atom bomb there, their stock 
virtually depleted. They did not possess more atom bombs. 

Mter giving a brief idea of the cost he moves on to say as I was pointing 
out that even after making an atom bomb, we have to see what our living, our 
position and status would be. Whatever Lawrence has written in that regard, 
I would like to read that before you with your permission :-

France does not as yet possess even a crude model of the 
hydrogen bomb, while Britain's stockpile of ultra-modern hydro-
gen warheads is very small in comparison with that of the two 
senior members of the 'club'" (that is USA and USSR). Moreover, 
neither France nor Britain have developed the capacity to pro-
duce a missile system, one of the vital elements necessary to 
make a nuclear stock-pile effective, and meaningful. To be more 
specific; the United States now has a nuclear stock-pile in excess 
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of 50,00 nuclear bombs of all types, each tailor-made to meet a 
specific situation. 

I don't want to read any more. 

Today U.K. is involved in it for so many years, as I said it has missiles 
which are not much developed. As regards France, he said it is in a very weak 
position. The condition of the U.S. is that it has stockpiled nearly fifty thousand 
atom bombs of various types. Asia too is in a strong position and has made 
strides in this field. though the exact number is not given about it. We should 
keep all this background and picture before us and think over it. We should not 
decide anything in a hurry thinking that by making an atom bomb, we will be 
able to face China. We may be able to face China as also strengthen ourselves. 
We have to keep both these things in mind. ! do not suggest that our knowledge 
is inadequate. Our country has made much progress in regard to Atomic Energy 
projects. 

We have a vast knowledge in this regard which has increased during 
these days. We have the capacity to make it. It is not impossible to make it, we 
can make it. But the question arises what implications are there in it. Keeping 
all these facts in mind, an expert, a prize-winner scientist, has put these factors 
before us. We should think over it and in case being puzzled today by this 
problem, we may take any such step. this will hamper our work and progress. 
We may think about other remedies forthis. I do not deny it that we should make 
a study about it, and should know all about its cost or its manufacture. We have 
no objection about its knowledge and we shall collect more information in this 
direction. But I have only to say that Parliament should take decision on it after 
thorough contemplation. The Parliament is the supreme body and is capable of 
taking any decision, but at the same time its responsibility is also big and so it 
should take the decision very carefully. 

This is not a political issue that in a zeal you ask us to make the atom 
bomb and our refusal to do so you exploit and say that we ar~ weak. Such things 
should not happen. We do not want to allow such a thing at any cost. 

I also want to add that this question is not related only to India but to 
the whole humanity. Therfore, we should take all aspects into account and 
should carefully think over it as to how we can save our country from this danger 
and also that the security of the country is not put in danger. We should also 
as certain that we may continue to help the world in maintaining peace and co-
existence. Maintaining such a balance is not an easy job. I cannot say that the 
present policy has become so rigid that it can never be changed. It is a fact that 
an individual can have a policy and on his firm belief he may live or die. But in 
politics we cannot do so as the circumstances are always changing and we have 
to make our policy accordingly. In case any amendment is required to what has 
been told today, we shall agree to that and amend accordingly . 

. ;;;::;:;. 
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Frank Anthony Saheb stated that atomic energy is now also being 
utilised in conventional weapons for destructive purposes. Now, this is a 
different issue. On the one hand the atom bomb is being manufactured and on 
the other, atom bomb is being utilised in conventional weapons. Therefore, as 
he said we should confirm it whether our conventional weapons have not 
become weak. Thus, our policy will change according to the situation. If 
anybody says that our policy is static and rigid, we can understand that purely 
on the intellectual level but we cannot accept this kind of tendency. As I have 
already said, we should consider all these aspects thoroughly and thereafter, 
we should take our decision. 

In newspapers, it is being published these days that Indonesia or any 
other country is going to make the atom bomb. If we give importance to them, 
it \\111 be ridiculous. After making the atom bombs, these countries will become 
toy atomic powers. Some of them will be havtngtwo to four or ten bombs. This 
situation would be very dangerous and there will be no peace in the world. In 
case any country supplies nuclear weapons to any other country, in the event 
of any dissension as it is today between Indonesia and Malaysia there is a 
possibility of using atom bombs in place of conventional weapons. The United 
Nations Organisation (UNO) should pay attention towards this danger because 
all the countries of the world except China * have their representation in it. 
Today, the world is facing this great danger and if the United Nations 
Organisation does not pay attention and think over it seriously, then its purpose 
will be defeated. 

The United Nations Organisation has been constituted for keeping peace 
and its aim is to maintain peace. Its duty is to end unrest in the world. It should 
help in promoting co-existence in the world. Therefore, I must say that sparing 
European countries, India alongwith other countries of Africa and Asia, which 
are not developed and are in trouble today, should think over this matter 
seriously and the United Nations Organisation should also pay attention to it. 
In case they do not pay heed world peace will be at stake and we do not know 
what will be its result. But I am sure that the importance of the issue and its 
consequences will be taken into account because this is not concerned with 
India alone. I say that it is a terrible question for all the developing countries 
of Africa and Asia which intend to make economic development in order to bring 
a new social order. If we spend our energy in making atom bombs etc. we will 
have to forgo the interests of our countrymen. 

When we were in great trouble, at that time too, Jawahar Lalji, had raised 
the quesion of co-existence. Therefore, we should not give up this matter on 
account of being afraid of such small things. Sometimes, such occasions come 

• At that time People"s Republic of China (Formosa) was a UN Member. 
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when nations and countries are put to test. We should face these circum-
stances patiently. 

As Shri Masani has said and I agree that we are human beings and are 
afraid of it. I am also afraid of it. But when the flTst moment of impact and 
restlesseness passes away, peace of mind is restored and then we begin to think 
again, if we take any wrong step in fear then it will destroy our credibility in the 
world which is very much high at present. In Cairo, whatever impact we have 
left, that is not due to my personal capability, but due to past history and as 
a result of leadership of Shri Jawaharlalji and his standing in the international 
affairs. 

So, I would like to say that though some people may be dissatisifed with 
us but at last they as well as the countries of the world have respect for us and 
they appreciate our straightforwardness in saying what we thinkjust. So in my 
opinion if we say at this juncture, we have decided to make atom bomb we will 
not be able to retain our im pression and by doing so, shall we be able to face this 
danger. I am not sure about it. I understand that by taking such a decision. 
we shall be weakening our position to some extent. 

Therefore, I reiterate my stand with regard to our existing policy in this 
connection and this is fully backed by our Government and I am sure that 
except some differences, we all agree with this policy which is useful for our 
country. This is going to benefit us and the world at large. 

The time alotted to me is over now. I do not want to say more on any other 
issue. I would like to say a few words, with your permiSSion, about Nagaland. 
I do not want to bring the Nagaland affairs in this discussion on external affairs. 
It is a separate issue. It cannot come under the purview of external affairs even 
if it is under the same Ministry. The people of Nagaland confided in the 
leadership of Nehruji and they wanted all the developmental works of the area 
to be taken up under his leadership and supervision. That is why Nagaland was 
kept under this Ministry. I am also not in favour of keeping N agaland under this 
Ministry but it is not feasible to change it now all of a sudden. Certain remarks 
are being made about it today, and in the meanwhile, if I change the Ministry 
spontaneously it will neither be prudent nor proper nor befitting. I do not want 
to go into its merits. What I want to say is only that we are very cautious; the 
Government has a clear vision about it and we have made our policy clear. There 
should be no room for the Government to succumb to any pressure in respect 
of what people say here and there. I would only like to urge you to leave this issue 
relating to Nagaland at this time. 

Jaiprakashji has his own opinion and the Government's stand is also 
clear. We have made our position clear to the world. We have a different opinion 
in this regard. We cannot stop Jaiprakashji from expressing his own opinion in 
this respect. You say that we should arrest him but I am not in favour of 
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arresting him at all. We will be constrained to check his activities only if 
Jaiprakashji commits any action of violation of law. Even then, we will arrest 
him after giving him a breathing time often days. You can recall that Gandhiji 
had launched a very powerful non-cooperation movement in the year 1920-21. 
The then Viceroy had stated that he was perplexed and perturbed to understand 
as to what he should do. And he had put Gandhiji behind the bars for only one 
year. Even a foreign Government did not want to put a rebellious leader behind 
the bars for a longtime. Jaiprakashji has arrived at New Delhi. We will exchange 
our views with him. I would humbly like to submit that we have our distinct 
policy and we would like to maintain a status quo. We have to take care of 
everything. At last ours is a democratic countty. 

Interruption* 

Jaiprakashji may deliver a number of speeches like that ... .! say that 
Jaiprakashji will calion me. He will put forth his views and I shall acquaint you 
with his views. 

Interruption ** 

The meeting has not taken place as yet. I shall tell you all that might 
transpire between us. We have our own ideas, Let me make it clear that the law 
of the land is applicable on Jaiprakash Narainji as it is on me. We act in 
accordance with the law. Law applies equally to the rich and to the poor. I have 
taken much of your time. Lastly, I would like to reiterate that our policy 
underlines friendship. The policy and ideology of co-existence, non-alignment 
and disarmament propagated and practised by Jawaharlaljiis feasible for our 
country and the world. We want to maintain friendly relations with every 
nation. We believe in co-existence but enmity of anyone may force us for 
confrontation. But in view of our intention of keeping friendly relations with 
every nation there can be no room for any partisan attitude, duplicity etc. 

A few days back President Johnson, after having been elected, wrote to 
me a letter and I too have sent a s1m pIe letter of congratulations to him. His was 
a very good and cordial letter and in that he was very emphatiC on world peace 
and other related issues the things dear to us. In his letter, he had expressed 
the hopes that India would extend her helping hand in achieving the objectives. 

Last night I received a very friendly letter from the Prime Minister of 
Soviet Union. We have been receiving his friendly messages earlier too but the 
letter received last night imparted a sense of satisfaction to me when I read it. 
In this letter he has written about his policy. I would like to say that we should 

*Referring to Shrt Prakashvir Shastri's observation "Jalprakash NaralnJl has delivered 
several rebellious speeches. Don't let him go scot-free like that." 
**Replytng to Shri S.M. Banerjee's query "Did you have a meeting with Michael Scot? What 
transpired between both of you?-

516 



welcome his policy of friendship. So that he will take us along with him and 
other great nations if we are unable to influence other countries about our 
policies. This way too, we are going to add to our power. I would, therefore, wish 
to adopt the pOlley ofpropagatlon of friendship in the world and so as to enable 
us to resolve some classes and conflicts on our ideology on political front. We 
should welcome any offer of providing help in maintaining world peace and I am 
hopeful of your co-operation in this regard. 

5.17 



CHINESE AGGRESSION* 

Dr. RaIn Manohar Lohia and Sarvashri Prakash Vir Shastri and S.M. 
Banerjee have expressed the view in their Motion that there have been some 
contradictory statements regarding China's aggression and claims on our 
territory. I cannot help feeling that this is based on some misunderstanding 
and I, therefore, take this opportunity of restating our position on this 
question in order to remove any sueh misunderstanding. 

Some time after the Chinese had committed aggreSSion on our bor-
ders, the Colombo Proposals were formulated by certain friendly countries. 
The Government of India accepted these proposals, but the Chinese Govern-
ment did not do so. Later, the Ceylonese Prime Minister consulted us on the 
question of Civilian Check-Posts in the demilitarised zone of Ladakh. In 
reply the Government on India indicated their willingness to agree to there 
being no posts on either side in the said demilitarised zone. Since then 
there have been no further developments. In this context the question of 
any negotiations does not arise at present. 

The Government of India believe in the pursuit of peace and' in settle-
ment by mutual discussions provided always that such discussions can be 
held conSistently with the honour and dignity of the country. 

Interruption·· 

Our position in regard to the Colombo proposals is quite clear. We 
stick to what the late Prime Minister had said, that we cannot go beyond 
what the Colombo proposals contain. 

·Makfng a Statement Re. Government's PosItion on ChInese AggressIon. L.S. Deb. 24 De-
cember, 1964 CC 701-12. 

··Referring to a Mem ber's (Shrl Hart Vishnu Kamath) query whether the Government 
would adhere firmly to the policy laid down earlier at the time of the late Prime Minister. 
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Interruption· 

It would be known only when the negotiations start. How can I say 
anything before that? 

Interruption·· 

There is no question of giving away any area to them. But as I have 
said just now, it is difficult to predict what shape the discussions would 
take. 

Firstly, I do not know who makes that proposal and who has made 
that proposal. If there is no such specific proposal from any quarter, why 
should we raise it and discuss it ? 

Interruption*** 

There is no question of any negotiation just at present. All these 
things could arise when a discussion takes place or it is fixed. 

Interruption **** 

Even Parliament has appreciated our determination and Colombo 
Proposals. We stand by those proposals and if any action is to take place it 
would be in accordance with those proposals. 

We are not going to give up our Indian territory. But it is true that 
the Colombo Proposals are there and we have to keep them in mind. 

Interruption****· 

Yes, I think there is no point of any dishonour or disrespect. On this 
count our policy is that if any problem can be solved by negotiations, we do 
wish to go for that. I don't think it would prejudice our honour or prestige. 
It has, on the other hand enhanced our image in the world. 

·Replying to a Member's (Shrl Madhu Limaye) query whether any part of our Motherland 
would be bargained and compromised in our arguments with China. 
··Replying to the same Member's (Shri Madhu Limaye) query whether the Government of 
India would be entering into bargaining of the land. 
···Replying to a Mem ber's (Shri Nath Pal) query whether the Prime Minister would make 
a categorical assurance to the House that no agreement would be reached with China 
which might involve in any way giving even an inch of the territory of the country. 
····Referring to a Member's (Shri Prakash Vir Shastri) query as to how far the Govern-
ment of India would maintain its traditional attitudes of negotiations even while the 
attitude of China was gradually hardening and growing bitter and bitter. 
·····Referring to a Member's (Shri Rameshwaranand) observation "Chinese attitude to-
wards us is more harsh than before and our areas are under their possession. They 
have established contacts with our neighbouring countries also. Even in these circum-
stances we are ready to hold negotiations with China. Would that keep up our dignity 
and honour. 
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DEFENDING KUTCH BORDER* 

I know how anxious the hone Members must be to know the facts of the 
situation and the policy of Government in regard to the gl"ave developments 
which have taken place. First of all I would like to report to the House that 
during the last two or three days there has been no major engagement on the 
Kutch border and that the aggressive armed forces of Pakistan have not been 
able to make any further inroads on our territory. Secondly, during the clashes 
which took place, heavy losses were inflicted on the intruders. The morale of 
our Armed Forces is very high. I know that this House and the people of India 
stand behind them united in the determination that the territorial integrity of 
India must be preserved fully and completely. 

With your permission, Sir, I would like to state briefly the facts of the 
situation. 

The Kutch-Sind border is a welldefmed, well-known and well-estab-
lished border which is clearly marked in the various editions of the Survey of 
India maps ever since 1871. A large part of the boundary is not demarcated on 
the ground. This is so however because there was no disputed boundary 
between the Province of Sind and the Kutch Durbar, and it was not customary 
to demarcate with pillars the boundary between Provinces and States of British 
India as they were not international boundarics. 

On the 15th August, 1947, Pakistan was carved out of India as an 
independent State. Under the Independence Act the territories ofPaktstan were 
enumerated and these were included the Province of Sind. The boundary 
between Sind and Kutch thus became an international boundary. Pakistan is 
precluded from claiming any more territory than was included in the Province 
of Sind on the 15th August, 1947. No part of the territory south of the Kutch-
Sind border which is shown in the map as situated north of Kanjarkot, which 
is thus clearly Indian territory, could conceivably be a part ofPaldstan. In fact 

·While moving a motion on Pakistan attack on Kutch border In Rajya Sabha. 3 May 1965. 
CC. 125-271. 
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this area was under the jurisdiction and authorIty of the Ruler of Kutch which 
had extended at all times both in law and in fact right up to the border between 
Sind and Kutch as shown in the Survey of India maps of 1871, 1886, 1898, 
1943, and 1946 which was the last map before the date of independence. 

The boundary between Kutch and Sind has also been described in detail 
in other offical documents over the last three-quarters of a century prior to the 
partition of India. The offical Gazetteer of Sind published in Karachi in 1907, 
the Gazetteer of India of the Bombay Presidency published in 1909, and the 
Imperial Gazetteer of India published by the British Secretary of State for India 
in 1908 are all categorical about the Rann of Kutch being outside the Province 
of Sind. In all the documents of the Political Department of the then British 
Government of India in 1937, 1939 and 1942 defining the political charges of 
the various officials the Rann of Kutch was invariably shown as falling within 
the Western India States Agency and never as falling with the Province of Sind. 
As the House is aware, the entire Western India States Agency became part of 
India as a result of accessi on. The position is so clear that in the light of this 
the attack on the Kutch border is a clear case of agression by Pakistan. This 
aggreSSion als.o fits into the pattern of Pakistan's aggressive behaviour during 
the last few months. Pakstan has been resorting frequently to firing and clashes 
at several pOints on the Indo-Pakistan border both in the east and in the west. 
She has shown an utter lack of responsiblity and displayed amazing reckless-
ness. 

A few days ago Prime Minster Wilson sent a message to me, and I 
presume a similar message to President Ayub Khan, making certain proposals 
in the framework of which a cease-fire could be brought about. The Prime 
Minster of the Unted Kingdom is still pursuing his efforts and therefore for 
obvious reasons I am unable to say much more about this matter at this state. 
I can however assure the House that in the exchange I have had with Mr. Wilson 
and in any further exchanges we shall not depart from the position that along 
with cease-fire there must be a restoration of the status quo ante. 

Mr. Chairman, the Indian Government and the Indian people have no ill-
will against the people of Pakistan. We wish them well and we would be happy 
to see them progress on the road to prosperity. We are aware that their 
prosperity as well as the prosperity of the people of India, of the 600 million 
people who inhabit this sub-continent, depends upon the preservation of peace. 
It is for this reason that we have adhered fervently to the path of peace all these 
years. A war in the Indian sub-continent may well undo the massive effOrts 
which have been made in both countries to secure an improvement in the living 
standards of the people. The march in this direction has only just begun and 
there is a long way yet to go. But PresientAyub has talked of a total war between 
India and Pakistan. We on our part have been greatly restrained not because 
we are unprepared to meed President Ayub's challenge but because we feel that 
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reason and sanity should prevail over aggression and bellicosity. President 
Ayub seems to suggest that whereas his country has the right to commit 
aggression on India territories at will and at a point ofits own choice, India must 
not take effective counter-measures. This thesis is totally unacceptable to us. 
The pattern of Pakistan's activity is this. First raise a claim to neighbour's 
territory, suddenly mount an attack taking the neighbour by surprise, launch 
an ingenious propaganda campaign to suggest that the action Is only of a 
defensive character. I do want to urge upon President Ayub Khan to think a little 
more carefully of the consequences of the line of action that he has chosen to 
pursue. So far the Pakistani aggression on the Kutch border has been met only 
by local defensive action to protect our territory. From the India side there have 
been no counter-measures and the aggression has therefore been a totally one-
sided affair. We have restrained ourselves but if the Government of Pakistan 
persists in its present aggressive posture, the Government of India will be left 
with no alternative except to think how best to defend the territorial integrity of 
the motherland. 

Mr. Chairman, let me once again make the position of the Government 
of India perfectly clear. We will have no objection to ordering a cease-frre on the 
basis ofa simultaneous agreement for the restoration of the status quo ante. If 
the status quo ante has been restored, we will be willing to sit together with the 
representatives of Pakistan to demarcate the boundary in accordance with the 
wellsettled and well-established dividing line between the erstwhile Province of 
Sind and the State of Kutch. At the same time, I must reiterate clearly and 
emphaticlly that the Government of India do not recognise that there is any 
territorial dispute about the Rann of Kutch, Let me also make it clear that the 
threat of total war held out by President Ayub Khan will not deter us from 
performing our rightful duties. No government in the world would be worth its 
name if it allows its own territories to be annexed by force by an aggreslve 
neighbour. The Government of India know their responslbllties in the present 
situation and they are determined to discharge them most effectively. 

The threat to our freedom is real continuing and immediate. We have to 
meet this threat with all our resources and with all our might. We can afford 
to give up a few projects for economic development but we cannot allow our 
defence mechanism to be in any manner inadequate for safeguarding our 
frontiers. Among the people there must be a real sense of unity. We must give 
no quarter to the rumours that are sought to be circulated by anti-social 
elements. I am greatly strengthened by the knowledge that the morale of our 
people is high and that every Indian today is prepared to make any saCrifice for 
defending the territorial integrity of India. The Rann of Kutch has been and 
continues to be India's territory. It has been in our possession according to 
Pakistan itself, though Mr. Bhutto characteristically chooses to call It "adverse 
possession". Pakistan seeks now to annex the territory by force. This we shall 
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not allow; no government in the world could allow that. We have acted with the 
greatest restraint so far but the sands of time are running out. I shall say no 
more on this difficult situation. This is a testing time for our country and for 
our people. I would say to our people: Be united, feel the pride of belongtng to 
a great nation, carry out your task with true dedicaion, take no notice of the false 
Pakistani propaganda. Let us have faith in ourselves and in the great destiny 
of our country. . 

I would now close by asking the House to declare that we all stand 
together united in defending our motherland. Mr. Chairman, Sir, I have heard 
the speeches of the hon. Members with care and attention. I was somewhat 
surprised to hear two or three speeches which were rather critical. I would not 
like to comment on them but would leave it to those hon. Members to consider 
if it was proper or advisable to launch these criticisms at this critical juncture 
of our country when we all have to stand united, stand together to fight the 
present menace. However, I am grateful to all the other sections of this House, 
the Melnbers who have spoken and the general support they have given to the 
Government. This has given added strength to our resolution and I am sure it 
would give much happiness to the Army because they will also lmow that they 
have the whole Parliament and the whole country behind them. 

Sir, there has been some criticism made of our faulty preparations. I do 
not want to deny completely what has been said. It is true that we have often 
concentrated more on the economic development of our country. We have 
rightly or wrongly felt that there was not much cause for aggreSSion on our 
frontiers, on our borders. But we have often been deceived and it is important 
that we should take much greater care of our borders and frontiers. There is 
no doubt about it that we will have to make roads, prov1de better communica-
tion facilities and also do various other things. We have not taken any final 
decision, but I have no doubt that the Centre will have to take the major 
responsibility of the borders and of the arrangements on our frontiers. 

There are two or three things about which there have been some 
whispers going round. It has been said that thcre is some difference of opinion 
amongst the Ministers in regard to the various steps we have taken or we are 
taking in so far as this issue of the Kutch-Sind border is concerned. I might 
make it absolutely clear that there is no truth in this at all. There is complete 
unanimity and the Government and the Members of the Cabinet wholly and 
entirely share the views which I have expressed here this morning and hav 
expressed in the other House the other day. It is also said that we are taking 
a complacent view and we are really not serious about this matter, that is, we 
may not do the needful and might just keep quiet over what has happened and 
leave things as they are. There would be, if I might say so, nothing more wrong 
than, as I have said, what is being suggested. We are quite earnest and may I 
say that the jobs we have taken up would be fulfliled with the fullest might at 
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our command and with the fullest sense of responsibility. There has been some 
talk about the Army also. I do not want to go into that at all. Merely talking to 
some jawans if anyone comes to certain conclusions, it would not at all be 
desireable. The decisions are taken at the top level of the Army. It is just possible 
some of the people down below may agree or may not agree with it. It is always 
the case everywhere, but in the present situation specially, I would like to appeal 
to all who are concerned that impressions should not be formed merely by talks 
with certainjawans or some of the officers down below. The decision on pollcy 
is entirely that of the Government There is no doubt about it, that in so far as 
policy matters are concerned. it is entirely the responsibility of the Government, 
of the civil authority and then in so far as strategy is concerned.-employment 
of men. use of weapons or armour that is entirely the responsibility of the Army 
and the Government can never conceive of coming in the way of these operations 
or of these various matters to which Ijust now made a reference. 50 I would very 
much like that this kind of talk and these gossips come to an end. It creates 
some kind of sense of frustration among the people. I would also request those 
who are outside the House that great restraint has to be exercised in regard to 
these matters. 

5hri Bhupesh Gupta on the one hand says that this conflict should not 
escalate. I have also said it but then if the U.K. Prime Minister tries to mediate 
or makes certain proposals and we see such proposals with some suspicion. 
then. in that case, there can be no talk or pOSSibly there can be no further 
discussions but I might say that I do not want to proceed purely on an 
assumption that a particular country has any evil intentions and I do feel-I 
might share in some of the view he has expressed about the U.K.-whatever 
their approach, in so far as this particular matter is concerned, I am prepared 
to accept the bonaJides of the U.K. Government. It is true that we would not 
like this thing to be delayed any further. I mean, we have more or less given our 
views to the U.K. Prime Minister. Why should it take a longtime for the Pakistan 
Government to furnish its own views? Therefore we were rather keen and 
particular that the U.K. Prime Minister should try to obtain the view of Pakistan 
in this regard and try to get it as early as possible. 

I would not like to take much time of the House but I might say that if 
once we are fighting the aggressor, it is exceedingly important that we remain 
peaceful and united inside the country. Any talk of hatred or bitterness against 
any community would be most suicidal. I know that there has been a very great 
response. I have been receiving letters and telegrams from the minolrity 
comm unities that they are prepared to offer their services and they are prepared 
to sacrifice themselves for the security and freedom of the country. In these 
circumstances, I would appeal that there should be complete unity and accord 
in our country between the different communities and we should all stand as 
one to fight the present difficult situation and come out of it successfully. 
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I might also say that if possible-I do not know but I would like to suggest 
that-there should be no demonstrations against Embassies. It does not pay 
us in any way. There is hardly any pOint in leading a big procession to a 
particular Embassy and demonstrate there for some time and come back. It is, 
if I might say so, sheer waste of energy and I would therefore like to appeal to 
all. I would like to appeal to all those who may be thinking of it, to stop it 
completely. There are a number of amendments but I would like to say that the 
amendment of Mr. Vajpayee is more or less the same as the amendment of 
Mr. Mani and Mr. Bhargava. 

Interruption* 

Although I endorse what he has said, but I do not think it is advisable 
that we should have a different Motion than what was passed in the Lok Sabha. 
It is true that we are determined to vacate aggression and we do not want to 
acccpt any kind of talks or negotiations which would in any way lead to the 
partition of even an illch of our territory or separation of our territory. Therefore 
I say it is quite obvious that what Mr. Vajpayee has said in his amendment has 
been brought out in my speech and that is the definite policy and conviction of 
the Government. Therefore I would suggest to the House that the amendment 
as moved by Shri Bhargava and Mr. A.D. Mani may be accepted and we may pass 
that Motion unanimously. I have only to say that we are passing through very 
difficult times and our responsibilites are indeed very great. I have no doubt that 
we are determined to fight the aggreSSion and I am quite sure to tell the House 
that we will definitely come victorious out of it. Thank you very much. 

Interruption** 

Well, Sir, of course cease-fire has to take place first in the sense that 
there will be disengagement of the armies, and then, simultaneously or side by 
side with the acceptance of the cease-fire, the principle of status quo ante has 
also to be agreed to; these two things are not to be agreed to separately; they 
have to be agreed to simultaneously, at the same time. But the physical 
vacation does take time. Our army will also take a few days' time and their army 
also will take a fcw days to go back to their place. Therefore there should be no 
doubt at all in the mind ofShri Vajpayee, that by accepting the cease-fire we do 
not really mean that the armies of the two countries will go back to their places, 
to their respective frontiers. 

Interruption*** 

Well, Sir, we have already taken up this matter with the Government of 

*Referring to the proposed amendment of a Member (Shri A.B. Bajpayee). 
**Referring to a Member (Shri A.B. Vajpayee)'s query as to how there be any ceasefre unless 
the Pakistani forces quit our territory. 
*uReplylng to a Mem ber (Shrl Bhupesh Gupta)'s query as to whether any kind of contact has 
been established diplomatically with the U.S. authorities with the clear suggestion that their 
arms are being so used and that their arms should not be sent to Pakistan. 
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the United States. We have written to them; we have s.ent them the pictures and 
we have made it quite clear how we feel about this matter, and thee is no doubt 
that the assurances given by the Govcrnemnt of the United States are not being 
fulfilled in this matter, that Pakistan is undoubtedly going against the terms of 
the agreement under which such arms were given by the U.S.A and, as I said, 
we have brought it to the notice of the Government of the United States. 

I mean, in so far as whether they should employ tanks, or whether they 
should employ bombers or fighters, it is entirely for the operational command 
to take a decision about it. If Mr. Sapru has in mind the use of some kind of 
nuclear weapons, well, I can quite understand it. The use of nuclear weapons 
or atom bombs \vill certainly not fall under the decision taken by the operational 
command. Of course in that matter it is a very serious decision to take and 
ultimately in that case the decision [mally would be that of the Government. 
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BRITISH PROPOSALS FOR PEACE* 

A few days ago, I had refered to the initiative which the Bartish Prime 
Minister. Mr. Harold Wilson, had taken to bring about a peaceful settlement of 
the Kutch Sind boundary. The main new development which has taken place 
is that late last night we received from the British High Commissioner further 
details of the British proposals. They were communicated to the Government 
of Pakistan also yesterday. No proposals in this respect have been made by Lord 
Mountbatten. who has come to India for an entirely different purpose. 

\Ve are examining these suggestion in the light of the basic principles 
which I have already placed before this House. As I had said earlier. while this 
process of consultations through diplomatic channels is still in progress, it 
would not be appropriate for me to make any public statement about the details 
of these proposals. It is essential that Pakistan should refrain from the use and 
threat of force and withdraw its forces from positions which they did not occupy 
before. For a number of days there has been a lull in fighting. While the efforts 
for a peaceful settlement are being made our Armed Forces will do nothing to 
aggravate the situation unless there is any provocation from the other side. 

Interruption** 

Ceasefire will mean a regular declaration of cease-fire. As I have stated, 
there will be no cease-fire unless the principle or restoration of the status quo 
ante is also agreed to. What I have said at the end of my statement is that there 
is a lUll. but still, shelling sometimes goes on. One docs not know; it might 
develop into a fight. but just at present it is something of a kind of lull. 

*Making a Statement Re. Situation on Kutch-Sind Border. L.S. Deb., 5 May, 1965. cc. 
13332-44. 

**Replying to a member's (Shri Ranga) query whether the Prime Minister would be good 
enough to explain in what way the conclusions he has reached differ from what is known as 
cease-fire. 
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Interruption· 

No, Sir, as I said, it was suggested that there should be as far as possible, 
no fighting-I mean, that there should be a lull. As far as I know, though 
Pakistan sometimes do shelling no doubt, there has not been any big offensive 
from that side. Of course, we have also not retaliated. This Is the position. 

Interruption·· 

Yes, Sir, what the hone Member has stated is entirely correct. This was 
exactly said in so many words by the Foreign Minister when he made the 
statement on April 8th. He has mentioned about this in that statement. But 
what I have said is, whatever the differences, the differences concern the 
boundary line. We do not accept that there is any kind of territorial dispute. But 
in regard to the boundary line, of course, this matter could be discussed; we can 
meet and talk about it. 

Sor far as provocation is concerned, it is merely a question of time. There 
is no doubt about it that we take every action possible to drive them out. There 
is no doubt about it. 

In so far as agreement between Pakistan and India in regard to cease-
fire is concerned, it is absolutely wrong. We have arrived at no such agreement. 

I might also add that in fact there was a formal proposal by the U.K. Prime 
~1inister that there should be cease-frre for one week. That formal propsoal had 
come to us and we had rejected it. We had rejected it outright. 

It was suggested by him. It is quite true. But we did feel that during this 
time when the talks are going on if Pakistan will also not try to aggravate the 
situation we will also not do so. 

As far as you have asked about vacating the land occupied by Pakistan, 
our policy in this regard is quite clear. It is our firm determination that unless 
they vacate the said land, there cannot be any cease-fire. 

Interruption *** 
We have sent maps and one pamphlet has also been sent and some more 

documents are being prepared and that will also be sent. 

·Replying to a Member's (Shri H.N. Mukerjee) query "Have we, therefore, in point of fact, 
ceased fire from our side, depending on the success ofthe good offices offered by the United 
Kingdom". 
··Rep]ying to a Member's (Shri Hari Vishnu Kamath) query"l would like to know whether 
the Prim e Minister was aware of this com m unique and this document. this so called dispute 
at the time he made the statement on Kutch in March or a little later this year?' 
···Replying to a Mem ber's (Shri Hukam Chand KachwaH query whether in its response we 
have sent any map to the other countries of the world? 
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Interruption • 

This situation will change very shortly. Only yesterday itself, I have sent 
a message to the Prime Minister of U.K. that it is consuming a lot of time, so we 
cannot tolerate it for long. There is no doubt about it that we will resolve this 
issue as soon as possible, whatever be the repercussion. 

Interruption*· 

I am unable to understand as to hqw far it is proper for the hon·ble 
Member to make such a statement which will have an adverse impact outside 
the country. At this juncture we are required to work with some patience. 

So far as the time is concerned, I have said that we want to do that at the 
earliest and we do not want to linger it on. I,mysclf have been telling this for 
the last three, four or five days. Day before yesterday I was put into such a 
difficult situation that I had to say that we cannot have patience for a long time. 

The other issue is about the cease-fire. The cease-fire will be maintained 
only on the condition that status-quo position of 1st January, 1965 is complied 
with. Together With this we will also have to accept that cease-fire will actually 
be implemented but so far as the retreat of army is concerned, it will take some 
time. The entire process in this regard will take some time. No doubt, this 
difference will remain. But this conditon has to be accepted with cease-fire. 

Interruption*** 

I have already replied to that question carlier. I havc made it clear that, 
whatevcr the lull, our forces will not aggravate the situation. When I said that, 

·Referrlng to a Member's (Shri Hukam Chand Kachwail query" How could we retalIate the 
wound inflicted to our sentiments?" 
··Referrlng to a Mem ber's (Shri Prakashveer Shastri) statem ent who had In ter aHa observed 
to Previously the Prime Minister said during the statement made in the Lok Sabha that unless 
the posItion of 1st January 1965 is restored, no question of any dIalogue arises. The Prime 
Minister gave a reply during a similar debate in the RaJya Sabha and the same reply he has 
given now to Tiwariji that we do not have so much patience, we cannot wait for long. But 
once the Prime Minster, has also said that within five to six months we shall reoccupy 
Kanjurkot. I want to know the views of the Indian Prime Minister. On the one hand our 
prestige is declinIng in such a way while on the other hand our forces are eager to retalJate 
and the country is suffering ..... You say something through this Lok Sabha within two or four 
days or atleast by the time when the Lok Sabha Session comes to an end, you make such 
an announcement as can transmit asense of courage among the disappointed countrymen." 
• •• Referring to a Mem ber's (Shrl Bhagwat Jha Azad) query, "whether the constant presence 
of the PakistanI forces on our soil south of the defacto line and of insulting and nonsensical 
literature and also the map telllng us constantly every morning, toThis is not your territory 
but it is ours" is a provocation or not and, if they cease to be the provocations for our Gov-
ernment and for us, I would like to know what are the other provocations which wHl provoke 
the Government ofIndia so that they may retaliate even when all these talks are going on." 
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I said it only for the period during which these talks are proceeding. Otherwise! 
we are quite clear in our mind as to what our responsiblities are and what we 
propose to do. In regard to the publication of this literature or the maps, etc. 
I shall look into that matter. 

Interruption· 

I have already made it clear and have already said that in no situation 
we are ready to part with our territories even by an inch. We are not ready to 
spare that and for that whatever will be required we shall not back out from that. 

-Replying to a suggestion made by a Member (Dr. Ram Manohar Lohla) that "Prlme MInister 
should make an announcement that from now on If we happen to lose any terrltorylncludlng 
Kanjurkot etc .• there will be no cease-fire until and unless the same Is re-occupled.· 
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SETTLEMENT THROUGH NEGOTIATIONS* 

After making a statement on the 28i:h April, 1965, I have been in-
forming the House from time to time about the developments which have 
been taking place in regard to the situation on the Kutch-Sind border. 

The initiative which Prime Minister Wilson took some days ago has 
been followed up and gradually concrete proposals have beeen evolved with 
a view to bringing about a satisfactory settlement of the problem. We have 
made it clear on every occasion that a cease-fire would be possible only on 
the basis of a simultaneous agreement for the restoration of Ll-Ie status quo 
ante as on 1st January. 1965. We have also indicated clearly that only when 
such a restoration has been affected we would be ready to have recourse to 
the procedures which had already been agreed to between the two Govern-
ments for demarcating the border where this had not already been done. 

In the communications from the British Government, various points 
or details have been put forward for consideration by both the Governments. 
So far. no final draft has been prepared or presented. All I would say is that 
conSistently with the stand which I have taken on the floor of this House, we 
attach the greatest importance to the restoration of the status quo ante, and 
we have indicated our willingness to proceed thereafter to negotiations at 
Ministers' level. followed. if necessary, by a reference to an impartial tribunal 
CiS contemplated in the earlier agreements on the subject. 

Our policy and our intentions are quite clear and unequivocal. We do 
not believe in talking with one voice here and with another voice there. We 
do not believe in talking of peace at one place and committing aggression at 
another. Our position has been made known to the whole world in the 
clearest possible terms, 

I want Hon. Members to have the assurance that our Armed Forces 
are ready and determined to defend the territorial integrity of the country. 

$Making a Statement on Kutch-Sind Border and Prime Minister's visit to the USSR. L.S. 
Deb. 11 Nov. 1965. cc 14410-22 
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They have been greatly strengthened in their determinatton by the united 
and powerful support which this House and the people of India all over have 
extended ever since the crisis began. 

I am leaving for Moscow tomorrow morning, and I lmow I would be 
carrying with me your good wishes and fraternal greettngs to the friendly 
people of the USSR, people who have stood by us in hours of trial and 
anxiety. 

I am thankful to Hon. Members for their very kind remarks and ob-
servations. I may inform the House that I have made the necessary ar-
rangements and the whole responsibility would devolve on my senior col-
leagues in the Cabinet. They will be completely in charge of all the work. 

Collectively when the Cabinet meets the senior-most member of the 
Cabinet will preside over it. 

Interruption· 

Gulzari Lal Nandaji is the senior-most member of the Cabinet. 

Shri Mukerjee has expressed his misgivings in regard to certain mat-
ters. As I have said, I have not questioned the bonafldes of the U.K. Prime 
Minister and I do not propose to do so. But I can assure him that there will 
be no appeasement on fundamentals. That will never happen. 

So far as Mr. Dwivedy's observations are concerned, we have already 
laid the utmost stress that whatever has to be done should be expedited. I 
can say with confidence that the U.K. Prime Minister Is defmitely tIying to 
expedite it and he wants that whatever the decision, it should be arrived at 
as early as possible. 

So far as Mr. Anthony's observations are concerned, regarding 
Kanjarkot, Biarbet and Chadbet, our stand is quite clear and positive that 
they form part and parcel of Kutch and we are not prepared to deviate from 
that stand. 

The House has been meeting all these months and we have greatly 
benefited by the advice and various suggestiOns made in this House. But 
now when the House rises, may I assure Han. Members of one thing? We 
know the general background. The broad poliCies of the Government have 
been mentioned in this House and the House also has generally given Its 
acceptance and agreement to these broad poliCies. In that broad context, 
this Government would try to discharge its responsibilities fully and effec-
tively. I would like that this House and the Hon. Members should have some 
faith in the Government. 

• Referring to a Member's (Shri Nath Pal) query "Who Is that?"' 
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PROMOTING FRIENDSHIP THROUGH 
GOODWILL VISITS * 

Hon. Members are aware that during this summer I visited USSR, 
Canada and Yugoslavia at the invitation of the Governments of these coun-
tries. I also availed of President Nasser's invitation to stop over at Cairo for a 
day en route to Canada. I met him at Cairo again on my way back from 
London where I attended the Commonwealth Prime Ministers' Conference. 
Important details of the discussions which took place during these visits 
have already been mentioned in the joint eomm uniques issued. Some of the 
salient features of these discussions and the impressions which I carried are 
given in this statement. 

I left for USSR. on 12th May. 1965 and returned to New Delhi on 
20th May, 1965. Besides Moscow I was happy to have had the opportunity 
to visit Leningrad. Kiev and Tashkent. We were deeply impressed by the 
warmth and sincerity with which the Soviet Government and people wel-
comed us. The visit gave us valuable opportunity of seeing the achievements 
of the Soviet people in various fields and of talking to the leaders of the 
Soviet Union on important international issues and matters of mutual inter-
est. These talks were throughout marked by frankness and cordiality. The 
talks with President Mikoyan. Prime Minister Kosygin and Mr. Brezhnev 
la'ere particularly useful in understanding each other's view-point on major 
international issues. It was obvious that both the Soviet Government and 
people stood sincerely and wholeheartedly for peace and international coop-
eration. 

We were in general agreement on the approach to the most important 
international problems of today such as the Vietnam Situation. Disarma-
ment, the ending of colonialism and neo-colonialism. and of racial discrimi-
nation, and the need for strengthening the United Nations. We both agreed 
that the policy of non-alignment and peaceful co-existence which had been 
adopted by a large number of newly independcnt countrics had contributed 
• Making a Statement Re. Prime Minister's recent visits abroad. (R.S. Deb 16 August 
1965: CC. 230-39) 
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greatly to the maintenance of world pcace. 
During our talks we fully informed the Soviet leaders of the facts of 

the Pakistani aggreSSion on Kutch. We acquainted them with our posltlon 
that while we would steadfastly adhere, despite provocation, to our policy of 
seeking peaceful solutions to Indo-Pakistan problems, we would have to 
take whatever steps might be necessary to protect India's territorial integ-
rity. The Soviet leaders while showing understanding of our positions, ex-
pressed the hope that the Kutch-Sind border problem will be solved peace-
fully. The Soviet leaders reaffirmed their traditional stand on Kashmir. 

We were reassured of continued Soviet assistance and support for 
our development plans. The Soviet Union has agreed to extend assistance 
for specific projects particularly in the fields of iron and steel, non-ferrous 
metals, mining and oil industries, power supply, training of Indian personnel 
in higher technology and development of sea-fisheries. The details of the as-
sistance are under discussion between experts of the two countries. Both 
countries expressed satisfaction at the development of their trade relations 
and agreed to expand them further. 

On assistance in the field of defence, I would only mention that the 
response of the Sovict side was according to expectations. The Soviet side 
would continue its assistance to projects which have already been negoti-
ated. 

The overall impression of my visit to the Soviet Union is that the 
present Soviet leadership sincerely wants peace and believes in peaceful 
coexistence. We found a genuine desire for peace among the people of Soviet 
Union and Its leaders are one with us on questions of war and peace, impe-
rialism, colonialism and raCialism, the role of non-allgment and many other 
international Issues. My visit to the Soviet Union has surely deepened the 
friendship and coopcration between India and the Soviet Union. 

En route to Canada, I stopped for a day at Cairo on 9th June at the 
invitation of PreSident Nasser. It Is always a pleasant experience to meet 
President Nasser who has warm and friendly regard for our country. 

The main topiC of discussion with President Nasser was naturally the 
Afro-Asian Conference which at the time was of interest. Both the UAR 
Government and ourselves were anxious that dilTerences over the admission 
of certain countries should be satisfactorily resolved. We discovered a broad 
identity of views on most matters concerning the conference. I particularly 
emphasised that the success of the Conference would depend on whether 
the participants dealt with various problems In a constructive spirit to seek 
positive solutions. 

Great harm, especially to Afro-Asian solidarity, would result if the 
Conference got lost in mutual bickering or polemical exercises. As the Con-
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ference has been postponed, I need not dwell further on this subject. 

Our discussions ranged over other matters also, including the devel-
opment of our two countries. As President Nasser rightly observed, the prob-
lems of development are perhaps greatcr than the problems of under devel-
opment. There are valuable lcssons which our two countries can learn from 
each other's experience in these matters. In any case, we were agreed that it 
was essential that developing countries like India and the UAR should eoop-
erate to the utmost and help each other in every possible way. 

We agreed that in the field of international relations, India and the 
UAR, which wcre among the originators of the policy of non-alignment, had 
a great responsibility and should continue with the hclp of other likeminded 
countries to do their bcst to kccp the non-aligned nations togethcr as a 
powerful factor for the maintenance of world peace. 

My visit to Canada lasted from 10th June to 14th Junc. During my 
stay there, I had frank and friendly talks with Prime Minister Lester Pearson 
and Foreign Minister Paul Martin and some of their colleagues. 

I found the Canadian Government to be in agreement with our views 
on many important questions. As the House Is aware, both our countries 
are represented on the International Control Commission in Vietnam. I found 
the Canadians as anxious as we are to bring an end to the hostilities in 
Vietnam and we discusscd ways and means by which we might seek to do 
this. 

Canada fully shared our anxicty to prevcnt further proliferation of 
nuclear weapons and to bring about gencral and complete disarmament. 
Canada appreCiated our dccision not to go in for nuclear arms. 

In rcgard to the United Nations, in which both countries have played 
a prominent part in differcnt theatres of conflict, we found ourselves in 
agreement on the overriding need of ensuring that the unfortunate experi-
:nce of the early part of the Nineteenth Session of the UN General Assembly 
was not repeated. and that the General Assembly when it reconvenes, should 
function normally so that it may continue to serve the interests of peace and 
international co-operation. 

As the hone Mcmbers are aware, Canada is giving us valuable assis-
tance in the economic field. I am reasonably confident that the extent of 
Canadian aid for the Fourth Five Year Plan would be substantial. 

I found the Canadians a very friendly and hospitable people and I 
was greeted everywhere with genuing affection. Theirs is a vast country with 
vast opportunites. Having an area more than twice our own. their popula-
tion, not quite twenty million, Is much smaller than ours. It is indeed a land 
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of great promise, and co-operation between our two countries can be ex-
tremely fruitful. 

On my return to the United Kingdom from Canada, I attended the 
Commonwealth Prime Ministers' Meeting in London from the 17th to the 
25th June, 1965. This mecting was· attendcd by rcpresentatlves of twen-
tyone Commonwealth countrics. Malta, Zambia and the Gambia attended 
for the frrst time. 

The Prime Ministcrs undertook a comprchcnsive review of current 
international problcms and cxprcssed thcir conviction that all possible steps 
should be taken to rcinforee the authority of the United Nations Organ-
isaion. At the end of the mccting, a joint communique was issued. This 
covers, in great dctail, the subjects discussed by the Prime Ministers and 
the conclusions reachcd by them on intcrnationalissues. 

As the House is aware, a Mission was established to make contacts 
with the parties principally concerned with the problem of Vietnam. This 
mission is composed of the Prime Minister of Britain, the Prcsident of Ghana 
and the Prime Ministers of Nigeria and Trinidad and Tobago. The establish-
ment of this Mission reflects the common concern of twentyone nations 
representing different continents, races and politicals and social systems, 
for an early peaceful solution of the Vietnam conflict which is fraught with 
tragedy for thc people of Victnam and dangcr for the whole world. 

As the hone Members are aware, the Prime Ministers considered a 
report by officials, which they approved, for the establishmcnt of a Common-
wealth Secretariat in London. The Conference unanimously aproved the 
appointment of Mr. Arnold Smith of Canada as thc first Sceretary General of 
the Commonwealth Secretariat. Thc Commonwcalth Secrctariat Is designed 
to facilitate eollcction and exchangc of information among thc Mcmber coun-
tries with a view to spreading knowledge and bettcr understanding of each 
other and promoting co-operation among them for their mutual benefit. It 
will also service future meetings of Commonwealth Prime Ministers. The 
Prime Ministers also agreed to establish a Commonwealth Foundation to 
administer a fund to bc raised by contributions from the member countries 
to inter alia facilitate interchange between Commonwealth organisations in 
professional fields. 

In Yugoslavia I received a very warm welcome from President Tlto, 
Prime Minister Peter Stambol1o. the Membcrs of governmcnt and from the 
people of Yugoslavia. I had detailed discussions with both the President and 
Prime Minister of Yugoslavia concerning the international situation and the 
ways and mcans of further promoting and strengthening our bilateral rela-
tions. 
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Our talks again confirmed the similarity of our approach to important 
international issues. A large part of our discussion was devoted to the 
Vietnam situation. We were both imbued with desire to find a way of break-
ing the deadlock and bringing the parties to a conference table. We felt that 
there was no alternative to a peaceful solution negotiated at a conference, if 
a dangerous and wider war was to be averted in Vietnam and world peace 
was to be safeguarded. I must confcss that neither of us saw a way out at 
the present time in view of th lack of agreement to a conference among the 
parties concerned in the Vietnam situation. Yet, we felt that efforts must be 
continued by all peace-loving and non-aligned countries to influence the 
parties concerned to come to a conference table. We also felt that in this the 
non-aligned countries had. as on other previous critical occasions, an im-
portant role to play. Both of us agreed ~hat the bombing of North Vietnam 
should stop: this would create conditions in which there could be appropri-
ate responses which would facilitate the cessation of hostilities and the 
holding of a conference. We both felt that a peaceful solution should be 
found in accordance with the Geneva Agreements of 1954. 

Both the Yugoslav Government and ourselves expressed our mutual 
desire to further promote trade and economic relations. We agreed on eco-
nomic co-operation in undertaking projects in third countries. 

I came away from Yugoslavia with a deep impression of warm and 
abiding friendship for India among the people and Government of Yugo-
slavia. 

Interruption* 

The question of New Zealand and Australia doing something or tak-
ing part in Vietnam was raised in the Commonwealth Conference and was 
also discussed for some time. Naturally. the Australian Prime Minister ex-
pressed his own views and the New Zealand Prime Minister did say that in 
case an effort should be made for the cessation of hostilities. New Zealand 
might not send further arms to Vietnam. About the withdrawal of American 
troops, in the guide line which was given to the Mission formed in the Prime 
Ministers' Conference it was provided that once there is cessation of hostili-
ties and a meeting is held and as soon as they arrive at some kind of a 
peace or political settlement, the American armies have to withdraw from 
Vietnam. No foreign armies should be allowed to stay in Vietnam at all. 

About the Secretariat, I might inform the han. Member that this was 
a proposal which came from the African countries and there was complete 
unanimity among almost all the countries-of course we had our own doubts 

• Making a Statement Re Prime Minlster·s recent Visits abroad. (R.S. Deb 16 August, 
1965: cc 230-39) 
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and we did express them-that this kind of Sccretariast should be consti-
tuted. Mainly the work of this Secretariat, would be, as I Just now said, 
exchange of information between Commonwealth countries and and also to 
arrange for the convening of the Commonwealth Prime Mlnlsters· Concer-
enees and servicing. 

interruption-

I have not mentioned anything about that suggestion of my meeting 
Premier Chou En-Iai in my statement. Therefore I do not think that question 
arises here. 

• Referring to a clarification sought by a Member (Shrl Mulka Govtnda Reddy) "'whether 
in his discussions with President Nasser. President Nasser suggested to the Prime 
Minister that a Conference or a meeting should be held between the indian Prime 
Minister and the Chinese Prime Minister with regard to the Sino-indian dispute. 
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INDO-PAK CONFLICT ON KASHMIR* 

Sir, as the hone Members are aware, the Secretary-General of the 
United Nations, U. Thant, arrived in New Delhi on 12-9-1965, after staying 
here for three days he left yesterday for New York. We welcomed him amongst 
ourselves not only as a high dignitary but also as a representative of the 
World Organisation on which lies the heavy responsibility of preserving 
international peace. 

The Secretary-General and I had free and frank discussions. He met 
the Foreign MInister and also saw the Defence M1n1ster. During the discus-
sions, the Secretary-General drew attention to the grave implications of the 
present conflict especially In relation to the welfare of the 600 milllon people 
belonging to India and Pakistan. He referred to the Security Council Resolu-
tions of September 4 and 6 and appealed that a cease-fire should be ordered 
Immediately by both countries. I gave a factual narration of the events as 
they had taken place and pOinted out that the present conflict was not of 
our seeking. It was started by Pakistan when thousands of armed infiltra-
tors invaded our State of Jammu and Kashmir commencing from 5-8-1965 
with the objective of destroying or capturing vital positions such as airports, 
police stations and bridges and ultimately of seizing power forcibly from the 
State Government at Srinagar. 

Finding that its initial invasion had largely failed, Pakistan had launched 
on 1-9-1965 a massive armed attack not only across the cease-fire line but 
across the international frontier as well. Pakistan had thus not only started 
the conflict but had further escalated it in such a manner as to leave India 
with no choice except to take counter-measures in self-defence. I explained 
all this to the Secretary-General and told him that the present conflict had 
been forced upon us by Pakistani aggression. We were determined, however, 
to preserve fully and completely the sovereignty and territorial integrity of 
our country of which the State of Jammu and Kashmir formed an integral 

*Making a Statement Re Indo-Pakistan conflict on Kashmir (R.S. Deb.. 16 September 
1965. cc. 4329-35). 
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part, nor could we accept a situation in which Pakistan may continue its 
armed aggressions on India time and again. The Secretary-General was 
particularly anxious that as a first step we should agree to the cease-fire 
and to the cessation of hostilities. I told him that a cease-fire in regard to 
the fighting between the troops was understandable but the question of 
raiders would still remain on our hands. I pointed out that we would have to 
continue to deal effectively with these raiders many of whom were still at 
large in the State of Jammu and Kashmir unless, of course, Pakistan under-
took to withdraw them from our territory. 

We went into the pros and cons of the cease-fire in some detail. 
Subsequently I received a letter from the Secretary-General in which his 
appeal for a cease-frre was reiterated. A copy of this letter is being placed on 
the Table of the House. After full consideration of all aspects we sent a reply 
of which also a copy is being laid on the Table of the House. 

As the hon'ble Members would see from a perusal of this letter, we 
raised no objection to the Secretary-General's proposal for a cease-fire. How-
ever, in regard to certain matters of vital importance to India we made our 
stand perfectly clear, for instance, as already stated, we would have to deal 
with the raiders who were still sporadically attacking the public property or 
harassing the people in the State of Jammu and Kashmir. Also we could not 
possibly revert to a situation in which we may find ourselves once again 
unable to prevent infiltrations or to deal effectively with those who had 
already come in. 

In regard to the political aspect of the question, we made it clear that 
we were fully determined to maintain the sovereignty and terrltortallntegrity 
of India of which the State of Jammu and Kashmir was an Integral part. 
From this resolve we could never be deflected no matter what the pressure 
or the threat. These were not conditions attached to our acceptance of the 
cease-fire but were meant to be a clear and unequivocal reiteration of our 
stand in regard to these vital matters. 

Late in the evening on 14th September, 1965, I received a further 
letter from the Secretary-General saying that he could not gtve any under-
taking to which I sent a reply yesterday morning pointing out that as a 
matter of fact we had not asked him to gtve any undertaking to us. Our 
acceptance of the cease-fire proposal thus complied fully with the appeal of 
the Secretary-General. Copies of these letters are also being placed on the 
Table. 

The Secretary-General told me prior to his departure from New Delhi 
that If by the evening of 15th September, 1965 Pakistan did not give a reply 
agreeing to cease-fire, we should take it that an agreement on this question 
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had not been possible. Since no such acceptance was received by the stipu-
lated time, an announcement was made that our Defence Forces will have to 
continue the operations with unabated vigour. 

Although the Secretary -General's present effort to bring about a stop-
page of hostilities in order to pave the way for peace has not been fruitful 
through no lack of co-operation from us, he intends, as he announced 
publicly, to pursue his efforts further. And just before leaving Delhi he sent 
me a further letter, a copy of which is being placed on the Table of the 
House. We will send a considered reply as soon as possible. 

As the hon'ble Members would see, we have made every effort to 
extend all co-operation to the United Nations in its effort to restore peace 
and we accepted the Secretary-General's proposal for an immediate cease-
fire. Pakistan, on the other hand, has given no such acceptance. In fact the 
indications are that she is intent upon continuing the fight unless her own 
plan involving the \\1thdrawal of the armed forces of India and Pakistan from 
the entire State of Jammu and Kashmir, the induction of the U.N. Forces 
and a plebiscite within three months thereafter is agreed to. Let me state on 
the floor of this House that not one of these conditions is acceptable to 
India. It is obvious now that Pakistan launched an aggreSSion on India on 
5th August, 1965 with a view to making an attempt to revive the settled 
issue of the State of Jammu and Kashmir. She wants to force a decision by 
naked aggreSSion. This we cannot possibly allow. We have no alternative, 
therefore, but to carry on our struggle. We fully realise that the present 
armed conflict between India and Pakistan will cause untold hardships and 
misery to people in both the countries. However, I am confident that our 
countrymen would cheerfully undergo those hardships but they sould not 
allow an aggressor to endanger our freedom or to annex our territory. I have 
seen some press reports of President Ayub Khan's press conference of yes-
terday. Among other things he is reported to have observed that good sense 
required that India and Pakistan live together in peace. If this is a new and 
sincere thought I would greatly welcome it however belated it might be but if 
past experience is any guide, these remarks would appear to be part of a 
propaganda to beguile the world. Previously also President Ayub has talked 
of the virtue of peace and has followed it up by unprovoked aggressions on 
India in Kutch and subsequently in Kashmir. President Ayub has, I trust by 
now, seen the result of Pakistan's policy of hate and hostility against India. 
As the circumstances exist today, the naiOl! has to be continuously alert 
and be ready for any sacrifice to preserve our freedom and integrity. I am 
greatly beholden to the Parliament and to all the political parties and indeed 
to the entire nation for their united stand against the aggressor. I want also 
to express once again the gratitude of the nation to the valiant armed forces, 
who have already demonsttrated that they are capable not only of defending 
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our frontiers but also of deUvering crushing blows to the invaders. Their 
deeds of heroism will make a glorious chapter in the annals of India. This 
Parliament and the whole country is proud of them. I am confident that we 
will continue to meet this challenge with the same determination and cour-
age. 

We take it that the whole House stands behind the Government. 
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INDIA-CHINA RELATIONS* 

Madam, I place on the Table of the House the text of a further note 
which was handed over to our charge d'affaires in Peking yesterday. 

The House will recall that we had taken an attitude calculated to 
maintain peace whcn replying to the last note which we had received from 
the Chinese Government. It is clear from the kind of response which China 
has sent that what China is looking forward to is not a redress of grievances 
real or imaginary but some excuse to start its aggressive activities again this 
time acting in collusion with its ally, Pakistan. The extension of the time 
limit for the ultimatum was, in our view, no more than a device to gain time, 
watch what comes out of the discussions in the Security Council. The 
allegations which China has been making in the series of notes that it has 
been sending to us are such that they would hardly justify any Civilised 
Government in having recourse to force even if the allegations were true. If 
there are any structures on Chinese territories, in areas where the border is 
delimited and not in dispute, even according to the Chinese, surely there is 
nothing to prevent the Chinese Government from having them removed 
instead of suggesting to us that we should have them removed which would 
only be possible by our men going into their territory. Similarly, no one can 
imagine that any government would threaten another on the ground that 
their cattle have been lifted or on the ground that out of the thousands of 
Tibetans who have sought asylum in this country, two or four are being 
detained here against their wishes. To justify its aggreSSive attitude. China 
is pretending to be a guardian of Asian countries who according to China 
are being bullied by India. The basic objective of China, therefore, is to claim 
for itself the position of dominance in Asia which no self-respecting nation in 
Asia is prepared to recognise. Large or small, strong or weak, every country 
in Asia has the fullest right to preserve its independence and sovereignty on 
terms of equality. The dominance of the Chinese cannot, be accepted by any 

• Making a Statement Re China's latest Note to India. R.S. Deb, 20 September 1965. cc 
4737-38. 
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of them. We reject "the Chinese claim to tell us anything about what we 
should or should not do about Kashmir which is an integral part of India. 
Our offer of resolving the differences over these minor matters by peaceful 
means is still open. However. Chinese aggressive intentions are clear from 
the fact that even while they have. in their note. extended the time limit by 
seventy-two hours. in actual fact they have started firing at our border 
posts both in Sikkim and in Ladakh. If China persists in aggression, we 
shall defend ourselves by all means at our disposal. A formal. reply to the 
Chinese note will be sent later today. 

May I add one thing more. Madam? We have just now received the 
official text of the Resolution approved by the Security Council. We will give 
careful consideration to it and then arrive at some deCision. I might be 
making a statement tomorrow on that subject in this House. 

544 



JaiJawan 

JaiKisan 



INDO-PAK RELATIONS* 

Madam, Deputy Chairman, I place on the Table of the House a copy 
of the Security Council Resolution dated the 20th September 1965 (See 
Appendix LIlI, Annexure No. 61) relating to the current conflict between 
India and Pakistan, a conflict which commenced on the 5th August 1965, 
when Pakistan launched a massive attack on India by sending thousands of 
anned infiltrators across the cease-fire line in our State of Jammu and 
Kashmir. 

As the hon. Members would see, the Security Council had demanded 
that both Governments should order a cease fire effective from 12.30 p.m. 
I.S.T. today, the 22nd September, 1965. On the question of cease-frre the 
views of the Government of India were stated in detail and without any 
ambiguity in my letters of September 14 and 15, 1965 addressed to the Sec-
retary-General. As stated in these letters, the Government of India had 
clearly accepted that they would order a cease-fire without any pre-condi-
tions on being informed that Pakistan had agreed to do the same. On 
receiving the Security Council Resolution, therefore we sent a communica-
tion to the Secretary-General in accordance with our earlier stand informing 
him that we would be prepared to issue orders for a simple cease-fire effec-
tive from the appOinted time and date provided Pakistan agreed to do like-
wise. A copy of this communication is also placed on the Table of the House. 

Throughout yesterday there was no further message from the Secre-
tary-General, but in the early hours of this morning we received a message 
from him advising us to order unilateral cease-fire in compliance with the 
relevant provisions of the Security Council Resolution, with the proviso that 
our troops could fire back if they were attacked. This, of course, was entirely 
impossible. In a battle which is continuing, it is just not possible for one 
side to ask its soldiers to stop firing leaving the other side free to continue 

• Making a Statement Re Conflict between India and Pakistan, R.S.Deb .• 22 September. 
1965 cc 5131-36. 

545 



its operations. Our representative at the United Nations was, therefore, in-
structed to inform the Secretary -General accordingly. 

A further report was received a short while ago that at the request of 
the Foreign Minister of Pakistan an emergent meeting of the Security Coun-
cil was convened at which an announcement was made on behalf of Paki-
stan that they also had agreed to issue orders for a cease-fire and cessation 
of hostilities. From our side the requisite orders are now being issued to our 
field Commanders to effect a complete cease-fIre by 3.30 a.m. tomorrow 
morning. The Security Council Resolution refers to other matters which will 
require consideration subsequently. However, the policy of the Government 
of India in regard to matters which are of vital importance to us and which 
relate to the present conllict has been stated by me on more than one 
occasion on the floor of this House and also in my recent communications to 
the Secretary General. 1 do not propose to go into any further details at the 
present stage. Detailed discussions will have to take place and there would 
have to be a fuller study of the problems to which I have just referred. For 
this purpose our representative at the United Nations will keep himself 
available to the Secretary General. There will now be a cessation of hostili-
ties. Peace is good. However, there is still a threat from the Foreign Minister 
of Pakistan which he held out to-day while speaking in the Security Council. 
We have therefore to be vcry watchful and vigilant. The nation has recently 
been going through its greatest trial. The times have been difficult but they 
have served a great purpose. The whole world lrnows now that the people of 
India-Hindus, Muslims, SHms, Christians, Parsees and others constitute a 
united nation, with a detcrmined common will and purpose. On the battle 
front the supreme sacrifice has been made by members of all communities 
who have shown that they are Indians first and Indians last. To our Armed 
Forces I would like to pay, on behalf of this Parliament and the entire 
country, our warm cst tribute. By their valour and heroism they have given a 
new confidence to the people of India. Those who have lost their beloved 
ones on the battle front have made a contribution to the preservation of our 
independence which will never be forgotten by a grateful nation. Their sor-
row and their pride are shared by the whole country. 

Madam, I would now seek your permission to express to all Members 
of this august House, to all political parties in the country, to the leaders of 
public opinion, of labour organisations. of business and industry and of 
many other voluntary associations my feelings of the deepest gratitude. In 
the hour of trial each one of the 470 million people of this country stood up 
shoulder to shoulder to meet the challenge to our freedom. 

I should like to inform the House that on 18th September 1965 I 
received a message from Mr. Kosygin, Chairman of the Council of Ministers, 
U.S.S.R. offering his good offices for bringing about improved relations be-
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tween India and Pakistan. Mr. Kosygin ts impelled by noble intentions. No 
one can ever contest the view that ultimately India and Pakistan will have to 
live together as peaceful neighbours. We cannot therefore say 'no' to any 
efforts which may help to bring about such a situation made by those who 
are sincere and genuine in their feelings of goodwill and friendship. I have 
therefore informed Mr. Kosygin. to-day that we would welcome his efforts 
and good offices. 

I would like to tell the House further details about the tragic accident 
in which the other day we suffered a grievous loss. Investigations conducted 
on the spot show that the aircraft in which Shri Balwantray Mehta was 
travelling was shot down by a Pakistani plane. The marks on the fuselage 
establish that gun-fire had been used. Preliminary investigations by the Air 
Force authorities, who also have visited the scene, confirm that the aircraft 
was shot down at a low height. The ammunition recovered at the site of the 
crash also proves that the attacking aircraft was a Pakistani plane. That a 
non-combatant civilian aircraft should have been shot down in this manner 
is one of the most inhuman acts which we must all deplore and condemn. 
Shri Balwantrayji and his wife and the others who were travelling with him 
have laid down their lives at the altar of the freedom of the country. Their 
names wil remain enshrined in our memory. 

We are still faced with the Chinese ultimatum. The House is aware 
that almost at the same time when the Chinese Government announced an 
extension of the time-limit of the ultimatum to India by seventy-two hours 
on September 19. their troops started provocative activities at several points 
of the border. On the Sikkim border, about which the Chinese have been 
making baseless and threatening allegations. the Chinese troops crossed the 
well-known and delimited boundaries at Dongchui La and Nathu La on the 
20th and 21st Septernber respectively. Thcy fircd at our observation posts. 
They have tried also to intrude into our other territorics. Our Armed Forces 
have elear instructions to repel the aggressor. Yesterday we sent a reply to 
t:le Chinese note of September 20th in which India was alleged to have 
intruded into Dum Chale and committted armed provocation. The Chinese 
charge was rejected as a fabrication and a cover-up for intrusion and firing 
at Tsaskur, to which I have referred a little while ago. The House Is aware 
that on September 19th, the Chinese Government sent us a note couched in 
unbecoming language extending the period of the ultimaum, making de-
mands for the destruction of military structures, etc. 

A copy of our reply has been placed on the Table of the House 
together with copies of two other notes we sent yesterday. Regarding the so-
called military structures, we have already told the Chinese Government 
that if after joint inspection any structures are found on the Tibetan side of 
the border, there can be no objection to their being demolished. I have been 
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told that China has announced that some of these so-called structures have 
ben destroyed by our troops while withdrawing. I merely say that all this 1s a 
product of their imagination. I must tell the House that we view with grave 
concern the Chinese activities on the border and the armed intrusions into 
our territory. We have urged the Chinese Government in our note of Sep-
tember 21, replying to the Chinese note of September 19th. to forsake the 
path of belligerence and intimidation and to return to the path of peace and 
reason in its relations with India. I hope that even at this late hour. China 
will respond to this call and prevent a major crisis. We _do not lmow however 
what the Chinese will do next. We have to remain vigilant all along the 
frontier. These are times of the greatest trial for the nation but the people all 
over the country are now in that mood which alone ensures the preservaion 
of the country's freedom. We may have to face many ups and downs but I 
know the people have steeled themselves into a resolve to meet this bigger 
challenge. On our Armed Forces there may be a heavier responsibility. I 
have no doubt that they are in good spirits. We have no intention of under-
estimating the gravity of the situation but we have resolved firmly to meet 
this challenge to our fcedom. 
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KASHMIR-AN INTEGRAL PART OF INDIA· 

Sir, I must express my gratitude to all the hone Members who have 
participated in the debate today. There have been several speakers and they 
have laid emphasis on one aspect or the other of the burning issues but I 
have heard from every side of the House only one voice, the voice of patriot-
ism, of national will to defend the sovereignty and territorial integrity of 
India, no matter \W10 the invader may be. This is the voice of the people of 
India expressed in unmistakable terms through both Houses of Parliament. 
This is the voice of the sovercign will of the people. Hon. Members would 
permit me to recall that in April last I had appealed for the unity of heart 
amongst our people. That unity has been achieved in the fullest measure 
and has been demonstrated effectively in these critical days. In fact, It Is this 
unity which has been the biggest source of strcngth to all of us in these 
testing times. 

The cease-fire has already come about in spite of Pakistan'slntransl-
gence. It is likely that when we consider the subsequent steps further diffi-
culties and com pl1cations might arise. It is by no means going to be an easy 
task, especially in view of the threats given even after the acceptance of the 
cease-fire by President Ayub Khan and his Forcign Minister. 

I have made India's position absolutely clear in my letter of the 14th 
~eptember, 1965, addressed to the Sccretary-Generral of the United Na-
tions. Our understanding of the three Resolutions of the Security Council is 
that they are applicable to both regular forces and the infiltrators from 
Pakistan. Pakistan must own and discharge the responsibility of withdraw-
ing the infiltrators from our State of Jammu and Kashmir. Further, they are 
continuing to disclaim all responsibility for the infiltration despite the report 
of the Secretary-Gencral himself. If Pakistan perSists in this attitude India 
alone must deal with the infiltrators effectively and force them out. More 

• Replying to a Discussion on the U.N. Security Council Resolution regarding 
Cease-Fire in India and PakIstan, R.S. Deb., 24 Scptcmbc£. 1965 cc 5606-09. 
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over, we shall never allow any arrangement of the future in which there may 
be possibilIties of further infiltrations~ 

About our State of Jammu and Kashmir, the House knows our stand 
which is firm and clear. This State Is an integral part of India a constituent 
unit of the Federal Union of India. There is no case for exercise of self-
determination agatn. The people of Jammu and Kashmir have already exer-
cised the right of self-determination through three General Elections held on 
the basis of universal adult franchise. 

I feel grateful for and heartened by the unanimity of support for the 
policy which the Government has followed in meeting the Challenge of the 
recent aggl"ession. However, I would like to say that dangers st111 lie ahead 
even after a cease-fire has become effective. Those dangers are very real 
indeed. We should surely be prepared to meet them and our preparations 
will not be relaxed. 

We have agreed to the use of the good offices of Mr. Kosygtn, the 
Chainnan of the Council of Ministers of the Soviet Union. The Soviet Union 
today is an ardent champion of peace. They have known the horrors of war 
and they don want in a friendly spirit to endeavour to bring about an 
improvement in the relationship between India and Pakistan. Their inten-
tions are pure and we have therefore, welcomed their inittative. 

Some hone Members have referred to the work of our diplomatic 
missions abroad. I can tell the House with complete sincerily that on the 
present occasion each one of our missions has been alert and vigUant. They 
have done a good job in keeping the Government to which they are accred-
ited fully informed of the developments and of the justness of our cause. The 
attitude which some Governments take is not in my view dependent upon or 
even affected by what our ambassadors have to say. There are preconceived 
notions and prejudices which one has to contend with. It must nevertheless 
be our perSistent effort to project our case in the best possible manner and 
to the friends for India in all parts of the world. 

Some suggestions have been made by Shri Jairamdas DaulatramJi 
with a view to helping those who have suffered. Government has already 
taken several steps. We will however, further conSider the suggestions he 
has offered. 

A few words are necessary, Mr. Chairman, about the home front. The 
momentum which the naion has gained will have to be kept up. Our defence 
preparedness will have to be improved conttnuously. We will have to remain 
vigilant all along our frontiers. For strengthening our defences a good deal of 
sacrillce will be needed on the part of the country as a whole. We may all 
have to accept privaions and even our economic development may have to 
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be slowed down somewhat in order that our defences are not weakened. 

To the tasks that lie ahead we shall address ourselves in a realistic 
manner and in full awareness of the fact that self-reliance must be our 
watch word. 

I am greateful to this august House for the magnificent support 
which it has given in these historic times. Mr. Chairman, Sir, I would appeal 
to the House to authorise you to carry through you or through our Defence 
Minister, the admiration and gratitude of the House to our anned forces for 
the splendid job they have done. I would also, with your permiSSion, like to 
suggest that the House should rise and observe a minute's silence to honour 
the memory of those soldiers, airmen, policemen and civilians who have 
become martyrs in the defence of their motherland. 
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CEASEFIRE AND AFTER* 

Sir, in the statement which I made in this House on the 24th Septem-
ber, 1965, I had given an account of the developments culminating in a 
cease-fire coming into force between India and Pakistan at 3.30 A.M. on the 
23rd September, 1965. I do not wish to take up the time of the House by 
going into details about subsequent happenings which have been fully re-
ported in the press. I would, instead, try to present the broad picture of the 
later developments and to share with the House Government's views and 
thoughts on the various issues that have yet to be resolved. 

The cease-fire is still far from being fully effective. The main reason 
for this is the fact that Pakistani forces have continuously tried to occupy 
posts and areas which were not in their hands when the cease-fire came 
into effect. It is these violations by Pakistan that account for the uneasy 
conditions that prevail in areas where our troops are facing the Pakistan 
army. The House will recall that the actual hour of the cease-fire had to be 
put off by fifteen hours beyond the dead-line set in the Security Council 
Resolution of the 20th Sc ptember, 1965 because Pakistan delayed its accep-
tance of the cease-fire till the last minute. During this period which elapsed 
between, the acceptance of cease-fire by both countries and its actual 
coming into force, Pakistani forces were actively engaged in trying to occupy 
fresh territory wherever possible and particularly in South-West Rajasthan. 
Even after the cease-fire, Pakistani troops did occupy a few posts and vil-
lages in Rajasthan, which are separated from each other by long distances 
and are located is areas where there had been no fighting before. 

Apast from Rajasthan, in the Fazilka sector on the 24th and 25th 
September, in- Tithwal area on the 11th October, Pakistan launched major 
attacks in total disregard of the cease-fire. In the Chhamb area too, they 
have repeatedly tried to move forward after the cease-fire. 

• While making a Statement on Indo-Pakistan relations In RaJya Sabha. 5 November, 
1965. CC. 505-514. 
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The Cease-fire Agreement cannot stand in the way of our troops 
regaining territory treacherously occupied after the cease-fire came into ef-
fect. Wherever such violations have occurred, we have obviously no choice 
left except to deal with the situation and foil the Pakistani desIgns. Our 
taking such remedial action cannot be considered a violation of the cease-
fire. It is necessary that the Security Council should give serious thought to 
this aspect of the matter. We have been regularly drawing their attention to 
the cease-fire violations by Pakistan, the total number of which now adds 
upto about a thousand. The Security Council must ensure that there are no 
more violations of the cease-fire, and that the places occupied after the 
cease-fire are vacated forthwith. If real progress is to be made on the road to 
peace, the cease-fire must be made truly efTective. Until the cease-fire be-
comes effective, it is not possible to proceed to the subsequent step of 
withdrawal of armed personnel. This was emphasized by me in a letter dated 
the 18th Octobcr, 1965, to the Secretary-General. I place on the Table of the 
House copies of communications exchanged between the Government of 
India and the U.N. Secretary-General, and between our Permanent Repre-
sentative on the U.N. and the President of the Security Council. 

Another factor of the greatest importance in any discussion on with-
drawals is the manner in which we can be assured that the inffitration 
technique which Pakistan initiated on the 5th August, 1965, will ilot be 
repeated again. I had emphasized this point in my discussions and corre-
spondence with the Secretary-General even before the cease-fire came into 
being. As far as I am aware, no statement has been made by any Indian 
delegate to the U.N.O. or to the U.N. Security Council, which has been 
inconsistent with whatcver I have said in this House. I find it necessary to 
revert to this point with even greater emphasis because we have reports of a 
fresh build-up of infiltrators in Pakistan-occupied Kashmir and in the tribal 
areas. The tragiC events of the last few months should make the U.N. and 
the Security Council realise that prevention is not only better, but easier 
than cure. If firm action had been taken when infiltration began and General 
Nimmo reported on it, perhaps much of the tragiC loss of life an property, 
which followed, could have been avoided. At that time, despite all our efforts, 
strong and prompt action was not taken. I do hope that the Secretary-
General will start immediate investigations into what is going on in Paki-
stan-occupied Kashmir in preparation for unleashing a fresh wave of infil-
trators. 

I cannot help expressing the feeling that the world would be saved 
much trouble and misery if aggreSSion is not countenanced anywhere, and 
objective efforts are made to identify the aggressor. In the recent conflict, the 
face of Pakistani aggreSSion could be seen by anyone who wanted to. The 
chief U.N. Observer gave a clear and objective verdict. The Security Council 

553 



itself referred to August 5 as the crucial date. On this date India had taken 
no action. It was Pakistan that had started sending massive waves of 1nfil-
trators, and clearly she was the aggressor. Impliedly Pakistan's aggression 
was noted, but this, certainly, was not enough; a clear verdict was neces-
sary, and a body which is charged with the important responsibility of 
preserving world peace must necessarily be prepared to give a clear verdict. 
This is all the more necessary because a new technique is being adopted, 
under which invasions are launched in disguise, and forces of destruction 
are unleashed without the usual declaration of war. It is for this reason that 
India had been urging from the beginning that Pakistan should be Identified 
as the aggressor. On its part, Pakistan has been denying all along its com-
pliCity in sending infiltrators into Kashmir. The actual position is, however, 
so clear that any impartial agency could testify to it. I would still like to 
suggest that the aggressor in the recent conflict be identified by some such 
method. 

Pakistan, it seems is not really interested either in a cease-fire, which 
it grudgingly accepted in form but not in substance, or in the subsequent 
steps which the Security Council Resolution on the subject contemplates, 
namely t the withdrawal of all armed personnel, which includes not only 
troops but also other infiltrators. Pakistan is pleading, instead, for immedi-
ate steps for bringing about, what it describes as, a political settlement. 
Translated into plain words, Pakistan wants the Securtty council to give it 
what neither its armed infiltrators nor its regular troops could give it. With 
this object Pakistan's Foreign Minister engineered a meeting of the Security 
Council and tried to have a discussion on the internal situation in Kashmir 
making all kinds of wild and baseless accusations. Our Foreign Minister 
made it quite clear that, while we were ready to cooperate with the Security 
Council in the task of restoring peace, we would not participate in any 
discussion on matters relating to our internal affairs. When it became clear 
that Mr. Bhutto could not be restrained from raising matters pertaining to 
the internal administration of our State of Jammu and Kashmir, the Indian 
delegation abstained from taking part in subsequent meetings of the Secu-
rity Council. 

If Pakistan wants an end to the present tense situation, let it first 
honour and respect the Cease-Fire Agreement. Let it put an end to the daily 
violations of the cease-fire. Let it then withdraw its anned personnel from 
our territory, and we shall also withdraw our troops from the areas in 
Pakistan under our occupation. More important than any of these things, let 
Pakistan stop the various things which it is doing, apparently in preparation 
for a fresh trial of strength. Let it stop the recruitment of irregular forces in 
Pakistan-occupied Kashmir. Let it put a stop to the digging of trenches and 
putting up of military structures, which is going on at so many places just 
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across the present cease-fire line. Let it give up its attempts to acquire anns 
and ammunition. Let it release the goods, the cargo, and the vessels it has 
seized. Let it also give up its collusion with China, which is based only on a 
common hatred of India, and is aimed at weakening and disintegrating this 
country. Let, Pakistan, to put it briefly, first restore nonnal relations before 
we can discuss how to establish better relations. 

Once Pakistan genuinely embarks upon the path of peace, the Gov-
ernment and the people of India will be ready to reciprocate. Unfortunately, 
all the evidence that we have about Pakistan's intentions shows no signs of 
any change of heart, any rethinking, any desire to prefer peace to war. In 
these circumstances, we have to shape our policy on two planes, as it were. 
On the one hand, we have to be careful not to allow ourselves to be swayed 
by the same atmosphere of hatred, which the Pakistani leaders have tried to 
build up, and not to depart from the fundamentals of our policy-of peace, of 
secularism and of economic development. On the other hand. we have to be 
vigilant and prepared to meet any threat at any time to any part of our 
territory. 

In our relations with Pakistan we shall continue to behave in accor-
dance with the canons of civilised SOCiety. But Pakistan violated all diplo-
matic immunities by subjecting our High Commission in Pakistan to a search 
at the point of rifles and bayonets. Even though the movements and activi-
ties of the personnel of the Pakistan High Commission in Delhi were re-
stricted, they enjoyed every protection, and lived in safety and without mo-
lestation of any kind. Rather than rctaliate against them, we decided to 
recall our High Commissioner from Pakistan, and it is not our intention to 
send him back in the immediate future. 

There has bcen a good deal of discussion with regard to the question 
of payment of our dues under the Indus Waters Treaty. The Minister of 
Irrigation and Power will soon be making a st.atement in this House in 
answer to a question, which will place the House in possession of the facts. 
We do not wish to go back on commitments solemnly entered into by us, 
whether in regard to the Indus Waters Treaty, or under the Kutch Agree-
ment. While we are always ready to meet force with strength, we shall 
continue to honour our pledged word. 

Regarding the seizure of our ships and cargo by Pakistan, the Minis-
ter for Transport has already made a statement in this House. On the plane 
of preparedness, we are doing all that is necessary. We are fully alive to the 
fact that at a time of their own choosing, Pakistan and its ally China might 
decide to act against us in concert, and we have, therefore, to be always on 
our guard against any eventuality. In our defence effort, we want to achieve 
self-reliance to the maximum extent possible and in the shortest possible 
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time. Our soldiers who are fighting at the front are fully entitled to the best 
that this country can give them, and in this eITort we do not intend to be 
found wanting. 

A new Department of Defence Supplies has been created in the Min-
iStry of Defence with the prime object of locating capacity within the country 
for those items, whether they are spare parts or components or complee 
equipment, needed for our defence for which we are dependent on imports. 
Even so, we may have to import either arms or the machinery to produce 
them. It was this imperative need that made me appeal to our people to 
subscribe to the Gold Bond in a massive way. We have got to harness a 
substantial part of the gold reserves in this country and put them to the 
service of the nation. if we are to be strong and self-reliant. We have given 
considerable thought to the new Defence Loans and the National Defence 
Gold Bond Scheme. which are now in operation, and we have tried to take a 
practical view and give whatever inducements are possible. In themselves, 
these schemes are a useful investment, but what is more important, they 
represent a vital contribution to the nation"s defence eITort. Our countrymen 
today are imbued with a fierce determination to offer any sacrifice to make 
the country strong. I have every hope, therefore. that people will respond 
suitably to these schemes and especially that of the Gold Bonds in order to 
attain this objective. 

The House would naturally want to know how we view the likely 
course of future events so far as Indo-Pakistan relations are concerned. Our 
own position is qUite elear. We want to live in peace with Pakistan. We have 
never taken the initiative in forsaking the path of peace, nor shall we do so 
In future. We do not want to annex any part of Pakistan's territory. But, the 
restoraion of peace and its future preservation can be assured only if Paki-
stan gives up the stormy course of wanton aggreSSion. We cannot, Mr. 
Chairman, propitiate any aggressor. Threatc~ed as we are, with a renewal of 
aggression, we have to be ever vigilant and ready. 

Looking at all the circumstances, there is no doubt in my mind that 
the period of travail which began in August last will continue for a long time 
indeed. As a nation, we have to be prepared to mcet this many-sided chal-
lenge. There is, therefore, no room for complacency. At the same time, the 
experience of the recent past must fill us all with a new confidence. Hon. 
members would be gratlfied to know that when I visited the forward areas in 
the Lahore and Sialkot sectors three weeks ago, I found the soldiers and the 
ainnen imbued with the highest morale. Most of them had fought in the 
battle field and had seen some of their coleagues laying down their lives 
heroically in defence of the motherland. On behalf of this House, and indeed 
on behalf of all the people of India, I conveyed to them our feeling of highest 
appreCiation and deep gratitude and told them how the entire nation was 
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united in its dctermination to fight the invader. 

I have been able also to go to othcr places and to see millions of 
persons. all resolved to meet any hardship and to make any sacrifice. Un-
doubtedly the people are facing difficulties. but these are not felt. nor men-
tioned. It seems that there is a regeneration. and millions of our countrymen 
are ready to give of their best to make the nation self-reliant and strong. 
Towards this single common purpose. I know that this house and this 
nation will flinch from no danger and count no sacrifice too great. 

'. : 
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INDIA AND ITS NEIGHBOURS· 

Sir, I have listened to many of the speeches made in the House. I do 
not propose to cover all the points, but I shall refer to some of them only. My 
colleague, the Foreign Minister, while replying to the debate, might be able 
to cover the rest of the points. 

Sir, in the very beginning, I would like to say that when I took over 
this office my first attention was drawn towards our neighbouring countries 
and it was my feeling that we had many problems to face in this country, 
tremendous problems, and they had to be faced and they had to be tackled. 
I wanted that there should be peace in India and, as far as possible, we 
should build up better relationships with the neighbouring. States. 

The Ceylon Prime Minister came here in the very beginning about a 
year before, almost when this new government came into office. There was a 
problem hanging for a long time between Ceylon and India. I do not say that 
whatever we agreed to between Ceylon and India, the agreement entered 
into, was wholly satisfactory or it satisfied all the people concerned. I myself 
have said it. Yet, our effort was that, if possible, we should try to tackle it 
and resolve it. We had a long discussion here in Delhi for about a week or 
perhaps a little more than that, and ultimately we entered into an agree-
ment. That agreement is yet to be implemented. and I am glad that the new 
Prime Minister of Ceylon is rather keen to implement it. He is, if I might say 
so, taking a very wholesome view, a liberal view in regard to this agreement. 
I greatly welcome it. In any case, the relations between Indian and Ceylon 
had improved and we do have friendly relations between the two countries. 

There were difficulties in Burma and our people were coming away 
from Burma. That was a situation which created a good deal of suffering 
amongst our people. I requested our Foreign Minister, Shrl Swaran Singh, to 
visit Burma. He went there and had talks with the Burmese Government. 

*Rep)ying to debate on International Situation on 16 November. 1965 in Lok Sabha. CC 
2282-2296. 
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Though I do not say that all the problems have been solved yet some 
improvements were made. Previously our people were coming from Burma 
after completely leaving their assets behind. Some change took place in that 
position and, at least for the time being, the tension that was prevalent at 
that time was considerably reduced. Soon after that the President of Burma, 
Gen. N e Win visited India. He came to Delhi and we had useful talks. I have 
no doubt that it has definitely improved our relations; while there may be 
some hitches, our relationship with Burma is exceedingly good at the 
present moment. 

I went to Kathmandu in Nepal myself and I had talks there. I would 
not like to go into that matter further. I would merely like to say that the 
relationship between Nepal and India is very good. 

Of course, the relationship has always to be improved upon and we 
have to do as much as we can in that direction. I may say that we did try to 
tackle these three important neighbouring countries in the ~eginning and, 
on the whole, some good effects were produced. 

I might also add that in the beginning it was my desire that we 
should have better relations with Pakistan also. I felt that it would be good 
for India if Pakistan and India lived peacefully and in a friendly way. It is for 
this reason that I decided to visit Karachi. \Vhile returning from Cairo I went 
to Karachi and I had talks with president Ayub. I must say that it did create 
some impression on me. Because, when we talked amongst ourselves we felt 
that some of the burning problems between India and Pakistan should be 
resolved and should be settled. For example, we felt that the skirmishes that 
were occuring frequently on the borders should come to an end. Then there 
was the question of refugees. I said that millions of refugees have come from 
East Pakistan to India. He also referred to some of the Muslims who are 
being sent out of India. He said that Indian Muslims are being sent out. I 
said that we are prepared to look into that matter. He suggested that there 
should be a meeting for discussing this matter. He was very particular that 
the conflicts or skirmishes which occur on the border should be stopped. So, 
he himself suggested that the military authorities of the two countries might 
meet, discuss and evolve a formula. Similarly, he suggested that there should 
be a meeting of the Home Ministers of both the countries to discusss the 
question of refugees and evictees as he described it. I said that these pro-
posals are most welcome to me and that we will be only too glad to have 
talks with them. 

On my return here we sent up proposals to Pakistan. We said that 
meeting of the Home Ministers might be flXed. A date was actually fixed. It 
was later on postponcd by Pakistan. Then, another date was fixed and even 
that was also postponed. Ultimately nothing happened. When we reminded 
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the Pakistan Govenment that the meeting did not materallse and what they 
proposed to do, of course, Then they said, "Conditions are rather at the 
present moment difficult" or there were elections etc. and therefore, they 
said, this meeting could not be held. This happened in the case of Pakistan. 

As I said, our desire was to live peacefully amongst ourselves. Be-
tween ourselves we wanted that we should develop better relationship. Of 
course, it was far from my imagination that Pakistan was preparing entirely 
for something else. On the one hand, President Ayub talked of these things 
and talked of having mutual talks and discussions; on the other, it seems 
that Pakistan was making preparations for forcing our hands to concede 
certain matters to them, to surrender on certain points-whether it was in 
regard to the Rann of Kutch or it was in regard to Jammu and Kashmir. 

After a while, I need not go into that again: but, as the House is 
aware-Pakistan made an aggressionn on the Rann of Kutch and it was a 
sudden attack: it was an attack made with full strength. Even then we felt 
that in case this matter could be settled peacefully we should try to do so. 
We had said that in case Pakistan would vacate the Rann of Kutch, we 
would be prepared to meet and discuss. But Pakistan took some time. 
Ultimately, we came to an agreement. However, even with this agreement 
Pakistan, it is clear, was not satisfied. They felt that this was a means to 
achieve something. Even this agreement on the Rann of Kutch provoked 
them to further aggreSSion. They thought that they could compel us or force 
us to agree either to the separation of Jammu and Kashmir or to the merger 
of Jammu and Kashmir with Pakistan or whatever they may have had in 
their mind. However, they felt that through force they could com pel us to 
agree to their demands and, therefore, even of course before the ink was dry, 
as it is said, on the Rann of Kutch agreement, Pakistan made a further 
attack on Kashmir and this time first it was through infiltrators. As the 
House is aware, thousands of infiltrators carne into Jammu and Kashmir 
territoty with deadly arms and weapons. There is-l would not deny-fairly 
dangerous potenetial; there are enough of mischievous people in Jammu 
and Kashmir and it was expected, perhaps by Pakistan, that they would be 
helpful to these infiltrators who had come into the territory in large num-
bers. Of course, these infiltrators tried their level best to create some kind of 
disorder and chaos in Jammu and Kashmir. It has been the practice and 
habit of Pakistan to create such situatlons,specially when a meeting of the 
United Nations or of the Security Council Is held. They had been doing it for 
the last two years. This year also this was one of their plans to show to the 
world that Jammu and Kashmir is in chaos, there Is complete confusion and 
disorder, and that India had practically no control over Jammu and Ka-
shmir. Of course, they did not succeed in it. 
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Again, they made an aggression on the Chhamb area. Of course, this 
was a regular attack. Formerly, whereas' it was a disguised attack, the 
attack on Chhamb was a regular attack with the full strength of their 
armour and weapons-they had come there-and there was, of course a regu-
lar fight. When Pakistan sent infiltrators, we raised our voice of protest. We 
did say that a large number of infiltrators were-coming into Jammu and 
Kashmir and that it was an attack from Pakistan. When they made an 
attack on Chamb, we again made it clear that they had not only crossed the 
cease-fire line but they had also crossed the international border. Even then 
no country in the world, practically no one said anything about it. They all 
kept qUiet. But as soon as we moved towards Lahore, there were statements 
made and there were writings in the newspapers and the press that India 
had made an aggression on Pakistan. I 'would not like to say much on this. I 
would only say that this was the most unfortunate and the most unfair and 
unjust attitude taken by some of the countrics with which we are friendly. 

However, this matter was ultimately referred to the Security Council 
and the Security Council considered this. We said that it was necessary that 
the aggressor should be identified first. Although it was said as I have said 
just now, that India had aggressed or made an aggrression on Pakistan, I 
think, now perhaps the whole world fully realises or knows the fact as to 
who the real aggressor was. We said in the vcry bcginning that the Security 
Council should first identify the aggressor. I am excidingly sorry to say that 
the Security Council did not do so. If the Sccurity Council had done it some 
of the problem would have been solved automatically They had done so in 
the case of Korea. In two or three cases dcfinitely the Sccutity Council had 
identified the aggressor. We said so because we felt that in case you do not 
identify the aggressor. you give encouragement to the aggressor to make 
gurther attacks and commit futher aggerssion. 

Thercfore, it was important that the Security Council should have 
considcred ovcr this matter carefully and seriously. Bur it seems that the 
Security council is not willing to do so, However, the result is obvious. The 
result now is that Pakistan is committing violations of cease-fire almost 
everyday. There are serious incidents thcre are minor incedents and more 
than a thousand incidents have taken place so far. This is so, as I said, 
bccause of the attitude adopted by the Security Council. Pakistan, if I might 
say so, feels encouraged to indulge in these things. 

I donot know what their intentions are. But on the one hand it seems 
that they want to show to their people that Pakistan is still fighting. To 
create a wrong impression they have set their people in a particular way. In 
fact, they have fed them with the news or reports that they have driven away 
India, India has been defeated and somctihing of that kind. But I need not 
go into that at all. I think at least the intelligentsia of Pakistan know well as 
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to what is the position and what happened during this conflict between 
India and Pakistan. A large tract of Pakistan is under the occupation of our 
Army. This question of cease-fire violations might continue still it has been 
suggested that we should consider the proposal of withdrawals. I had writ-
ten to the Secretary-General that it would be advisable that the question of 
cease-fire stabilises, then perhaps it might be better to proceed further to 
considerthe next step of withdrawals. But anyhow the Security Council has 
decided and they have laid the utmost stress on cease-frre and withdrawals 
to be considered more or less simultaneously. We are prepared to conSider 
it: we are prepared to discuss it, but I would like to make two things clear: 
one is that, in so far as ceasefrre violations are concerned, if Pakistan 
infiltrates into out territory now, we cannot aiTord to tolerate it, we will never 
tolerate it and we will hit them back. 

Secondly, it is true that, in Rajasthan areas, they are there: we have 
taken some action: we have made them vacate some posts and it will be ..... . 

Please listen to me. After all, when a discussion is going on, you must 
allow the speaker to have his say and Parliament is meant for that. It should 
not be that only if I entirely agree with you, you will listen to me or hear me: 
that is not the correct convention. The hone members might say many 
things with which I may not agree, but I would listen to them most carefully. 
After all, this House must be used for that purpose, for having a free 
exchange of views and for having free discussions. 

Secondly. about the withdrawal. as I said, I have made our position 
categOrically clear. In fact, in the very first letter ot the Secretaty- General. 
when he was here. I had siad: 

"Ler me make it perfectly clear. Mr. Secrctary-general. that when 
consequent upon cease-fire becoming effective. further details. are consid-
ered. we shall not agree to any disposition which will leave the door open for 
further infiltrations or prevent us from dealing with the infiltrations that 
have taken place. I would also like to state categorically that on pressures or 
attacks will deflect us from out flrm resolve to maintain the sovereignty and 
territorial integrity of our country, of which the State of Jammu & Kashmir 
is an integral part. 

This was what I had said in the vcry beginnning. and I had made it 
clear to the Secretary-General. I had laid this letter on the Table of the 
House and I had made a statemcnt also thcn and therefore, I can only 
asssure the House we cannot deviate form this position and we will never do 
so. 

There has been some talk about my meeting with Persldent Ayub As 
the House is aware. this suggestion was made in the very beginning by the 
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Soviet Government. I do not know what the attitude of Pakistan would be. In 
any case, we had agreed that we would be prepared to accept the good 
offices of Mr. Kosygin in this matter. But there is one thing that I would like 
to make clear. If this talk is going to be held with a view to discuss only 
Kashmir and settle Kashmir, this talk will never bear any fruit: nor will it 
bear any fruit if it is-just about the persent position of Jammu and Kashmir. 
As I have said, I am not going to deviate from that position at all. But one 
thing is clear. If it is suggested-of course, there should be an appropriate 
time for it, but still even if it is suggested-that we should have some talks on 
the total relationship between India and Pakistan. that India and Pakistan 
should live as good neighbours -and there are many points on which we 
could discuss between ourselves. then. of course, as I Have said, although I 
do not think that this Is the right or the appropriate time, yet I will not like 
to say 'No' to it. Of course, we cannot ignore the history and the geography 
of Pakistan as it is placed and as it has developed. We have to live as neigh-
bours. If we can live peacefully, so much the better for us, and for both the 
countries. If they want to discuss the border skirmishes, if they want to 
discuss about the refugees, if they want to discuss other matters, well, 
certainly, we would be prepared to discuss these with them. But, as far as I 
am aware, Persident Ayub or at least his Foreign Minister has only one thing 
in mind and he thinks that the real solution or amity and of better relation-
ship between India and Pakistan is for India to discuss Kashmir in facr, not 
discuss but perhaps part with it and hand it over to Pakistan a proposition 
which is wholly impossible and absolutely unacceptable to us. 

I have nothing much to say about China, but must say that what 
had happened the other day was not a good omen. It is difficult to say what 
China and Pakistan are preparing for. But if there is a joint attack on us 
later on. sooner or later, of course, we would be faced with a serious situ-
ation. It is always difficult to fight on two fronts. So we have to realise the 
difficulties and the gravity of the situation. As I said, it would mean a lot for 
us: it would be a heavy burden, a heavy cost both in life and in arms, 
3.mmunitions, in every thing. 

Therefore, we will have to face a difficult situation. But I know that 
the country will have to steel iteslf to fight, that might with all its strength. 
with all the strength that it commands. In fact, the real strength is our own 
strength, the strength of the country: and we get the help of other countries 
also when we are really strong. 

Therefore, it is most important that we build up our strength. our 
defence strength, out economic strength, our industrial strength. All that is 
essential if we have to face the challenge of these two countries if they come 
up with a joint purpose and a joint effort. 
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On the question of non-alignment, I would not like to say much. But 
I am glad that Shri Masani has at least somewhat subscribed to it for the 
first time, because I have never heard him before saying that we should have 
the best of relationship with the USSR. This time at least he said that India 
should build up good relationship with the Soviet Republic. So to that 
extent, I think the principle of non-alignment does not require my putting 
forward any other argument. Shri Masani is there and no better argument 
is required than that he agrees with this proposition. I think It is essential 
and good that we have the best of relationship with the Soviet republic. I 
need not add that it would be impossible for us to forget the way they have 
helped us during a difficult period. We have good relationship and we will 
build it up and I have no doubt that our bonds of friendship, will further get 
stronger day by day. 

I might also say that we know that the United States does not see eye 
to eye with us on the Indo-Pakistan issue. We have our differences with 
them, but it would not be advisable for us not to have good relationship with 
the United States. We have also our diITerenees with them. It is these two 
powers, the USA and the USSR, which to a very large extent can maintain 
peace in this world. It will be good if these two countries, holding entirely 
diITerent ideologies and different patterns of government altogether, live in 
peace so that the world lives in peace. After all, it is peace that the world is 
ultimately thirsting for. Every man in the world at least desires it barring 
governments' attitudes. But the people as such are tired of wars and they 
know the sufferings they have to undergo. Therefore, it is good-I donot say 
that India can playa very important role in that, but if we can do a bit, we 
will be most happy-it is good that these two countries live in peacefull co-
existence-there is co-existence between them-so that all the developing 
countries could get help and assistance from them and the world lives in 
ha ppiness and peace. 

I would only like to say one thing more that it is true that we have 
friends as such who will corne out and openly support us. It is true that 
there are not many. Some Member had said that even Pakistan had not 
many friends, but I do not want to compete with them in this matter. The 
point is that whenever there is a conflict, most of the countries do not want 
to take sides, do not want to express themselves openly and frankly. These 
days, whenever there is a conflict. every one tries to bring about peace, to 
bring about a settlement and all the statements are made more or less in 
the same direction. We have also done it and we also do it. Whenever there 
is a conflict, India has always-tried that should be settled peacefully. There-
fore, there is nothing new. We should not feel that there is something 
absolutly new happening in which we do not get direct support from 
different countries. 
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There are certain countries in the Middle East, among the Arab coun-
tries also, which were wholly opposed to us, and yet it must be admitted, at 
least it gives me some satisfaction to say, that the Arab summit, when it 
met, did not take sides at all, and they appealed for peace. 

Interruption* 

The Arab summit unanimously passed a resolution and Jordan of 
course, said something in the Security Council which was wholly opposed 
to us. Therefore, I said it gives us some satisiaction at least that the Arab 
summit did not take sides, and they express cd the view that the matter 
should be settled peacefully. 

Of course, our attitude against colonialism has been there from the 
very beginning from Gandhiji's time. In fact, he was the man who took the 
leadersphp and fought the first battle against colonialism, and when he 
fought it, of course, India became free, and after that most of the Asian 
countries also got their freedom. And something unique has happened in 
hIstory of the world that in the last few years almost the whole of the Mrican 
continent is free and has become independent. It is unfortunate that these 
are under colonial rule-whether it is Angola or Mozambique, and now has 
come Rhodesia. 

Interruption** 

I must say that I am extremely sorry about what is happening in 
Tibet. 

As I said, Southern Rhodesia has declared independence unilaterelly 
which is something monstrous. We have always said that we believe in ~e 
rule of the majority, we believe in the one-man one-vote principle, and there 
fore we do not recognise Rhodesia's action at all. We would very much like 
to give our full support to the African majority living in Rhodesia. They 
should get the earliest opportunity to rule over their own country. 

I am sorry I have taken more of your tirne. I would only like to say a 
word about my visit to the United States of America. Shrimati Renu Chakrav-
artty and Shri Mukerjee had said something. He compared me to some kind 
of shy maiden or whatever it was. 

That he is outside always. If you meet Shri Mukherjee in the lobby, 
you will find him behaving just like a coy maiden! Here of course in the 
House, it is entirely different. Well, I had never said that I shall not visit the 
United States of America. Even at that time, even in the beginning when this 

*Referring to a Member's query as to what was Jordan's position. 

·*Replying to a Member and agreeing with him about Tibet's position. 
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was cancelled, even then I had said, and the Foreign Minister had replied 
that it will depend on the convenience of the Prime Minister-he had said-
"to visit America." Therefore. I would like to make it clear that there is no 
such refusal as such on my part. And I might also add and say to Mrs. Renu 
Chakravartty that it is not necessary to wrangle for any invitainon. Mr. PatU 
did not go there for that purpose at all. The invitanion is very much there, 
and if necessary. of course. it can come again. But that is not a matter for 
which a partlcular person has to be sent to wrangle about It. But the timing 
of it. when I should go. it is entlrly for me to decide. of course, subject to the 
convenience of the President also. But it is entirely for me to decide when I 
should go and when I should not. 

There is one thing I would like to make clear. There are some doubts 
perhaps in the minds of Mrs. Renu Chakravartty and someone else about 
that. I cannot be pressurised into accepting anything which would go against 
the stand we have taken in this House and outside. 
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ROAD TO TASHKENT* 

Sir, on 18 September. I received a communication from the Chairman 
of the Council of Ministers of the U.S.S.R., Mr. Kosygin, proposing a meeting 
in Tashkent between President Ayub Khan and myself under the good offices 
of the Chairman of the Council of ¥inistcrs of the U.S.S.R. if the parties so 
desired, for the re-establishment of peace between India and Pakistan. I 
sent a reply on 22nd September to the Chairman of the Council of Ministers 
of the U.S.S.R. in which I agreed to his proposal for a meeting between 
President Ayub Khan and myself in Tashkent to discuss the question of 
restoration of peaceful relations between India and Pakistan. The Chairman 
of the Council of Ministers of the U.S.S.R. had scnt a similar communication 
to President Ayub Khan. As could be gathcrd from President Ayub Khan's 
communication to Mr. Kosygin, a summary of which was later published in 
the Soviet press, the Pakistan President thanked the Chairman of the 
Council of Ministers of the U.S.S.R. for his proposal and made resevations to 
the effect that the talks could only be held after the ground had been 
perpared and that this could be done first in the Security Council. I in-
formed the House on 22nd September of Mr. Kosygin's proposal and our 
acceptance of it. 

On November 16, I was informed by Mr. Kosygtn that he had received 
a communication from the Pakistan Foreign Minister on behalf of the Per-
sident of Pakistan, urging that talks between President Ayub and myself 
should take place in Tashkent as proposed by the Chairman of the Council 
of Ministers of the U.S.S.R. The Chairman asked for my views on the pro-
posed meeting and as I stated in the House on November 23, I did not say 
'No' to the proposal. At the same time I made it clear that so far as the 
Kashmir question was concerned it was not possible for us to deviate from 
the position that Kashmir was a part of India and that there was on ques-
tion of parting with our territories. 

Following upon this there were informal consultations in Moscow 
between our Ambassador and the S.oviet Govenment, and I was also met by 

*Maklng a Statement Reo his proposed meeting with President Ayub Khan at Tashkent 
(USSR), R.S. Deb., 10 December 1965. cc 4746·50. 
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the Soviet Ambassador. I received a communication on November 27 from 
Mr. Kosygtn, in which I was informed that the Pakistan Pcrsident was pre-
pared to have the proposed talks in Tashkent without any pre-conditions. 
Certain tentative 'suggestions were communicated to me about the date of 
the meeting. I replied to Mr. Kosygtn agreeing to a meeting in the first week 
of January 1966, and it has since been announced that this meeting will 
commence on January 4, 1966. 

We on ou~ part have agreed to the Tashkent meeting as we believe in 
establishing peaceful and-good neighbourly relations through discussions. I 
have made if clear that our discussions in Tashhent should cover the total-
ity of relations between India and Pakistan so that the two countries can live 
on the basis of enduring peace and mutual co-operation. 

The facts of history and geography make it imperative that India and 
Pakistan should have harmonious and mutually co-operative relations. We 
have always believed that war and military conflicts cannot provide a real 
solution to any problem between nations. If Pakistan has agreed to these 
talks with the ;.genuine realisation that peace is preferable to conflict the 
coming meeting at Taskent may be worth-while. 

I would like, Sir, to take this opportunity also to make a brief report 
to the House about the present situation on our borders and to inform the 
House about certain visits abroad which I am scheduled to undertake dur-
ing the coming weeks. 

A situation of uneasy truce still continues on our western borders 
with Pakistan and despite the cease-fire agreement, Pakistan is committing 
violations at different places at different times. Our armed forces have been 
dealing with this situation with considerable restraint, though naturally 
they have defended their positions. 

In Rajasthan Sector, as the House is aware, Pakistan has occupied 
ccrtain isolated posts subsequent to the cease-fire becoming effective, in 
complete disragard of the agreement which she had accepted. This situation 
could not possibly be countenanced. Accordingly, action has been taken to 
rectify the situation and some progress has been made. 

The Chinese also have stepped up their activities on our frontiers. 
They have attempted intrusions at a number of places. What their real 
objectives are it is diffcult to say. It is apparent, however, that they want to 
maintain an atmosphere of tension all the time and to keep up their pres-
sure. 

Altogether. the situation on our frontiers is such as to call for conti-
nous vigilance and the country must remain on guard against the collusive 
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activities of Pakistan and China. Our armed forces are alert and vigilant. We 
must remember. however. that the situation that we face will not be 
short-lived. 

I would like to inform the House that in the coming weeks I propose 
to visit the United States of America and the Union of Burma, at the invi-
tainon of the governments of these two frIendly countries. I am looking for-
ward to meeting President Johnson and the friendly American people. Be-
tween India and the United States of America, there are many things in 
common. I am confident that my forth-corning talks with President Johnson, 
which are scheduled to commence on February, 1, 1966, would lead to a 
closer understanding between our two countries and to a better appreciation 
of each other's point of view. I should like to express my sincere thanks to 
President Johnson whose decision in regard to accelerated food aid would 
help us substantially in tiding over the present difficult food situation. 

The House would recall that, some months ago, we were honoured by 
the visit of Gen. Ne Win, President of the Union of Burma. At that time, the 
President had very kindly invited me to visit Burma, and ever since then I 
have been looking forward to visiting this friendly neighbour of ours. I am 
very glad, therefore, that I would now have an opportunity of doing so very 
shortly. I shall leave for Burma on the morning of Monday, December 20, 
and will return to India on the morning of Thursday, December, 23. 

Important tasks lie ahead, and I have no doubt that I shall carry with 
me the good wishes of all the hone members of this august House. To the 
people of the countries that I visit I shall convey the warm good wishes of 
the people of India. It is our duty and our responsibility to explain our 
attitudes and our policies to the people of the world in an endeavour to gain 
their understanding. I think it is necessary for us _ to reiterate that India 
stands frrmly for peace and for international amity. We seek friendship with 
all, more especially with our neighbours. We want to devote our energies to 
the vital task of developing our economy and improving the living standards 
of our people. The moneys that we spend today on defence, we would much 
rather spend on fighting poverty, were it not for the serious threat to our 
territorial integrity all along our frontiers. The problems that will arise will 
be challenging and these, I need hardly tell the House. will be attended to 
with every caution and care. 

The country is still passing through critical days. We have to face and 
overcome difficult internal problems of our own on the food front and also in 
the matter of resources. I have no doubt that this challenge of the time 
provides an opportunity for us all to put forth our best. There is a fresh 
thinking everywhere. on the part of individuals and also on the part of the 
nation as a whole. There is a new realisation that we must do on our own as 
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much and as far as possible. Recent months have shown that our greatest 
strength is the unity of our people. Where national problems are involved 
the people of India stand together as one man. I am very thankful indeed to 
all the political parties for the very co-operative attitude they have adopted 
in these difficult times. It is my sincere hope that this feeling will continue to 
be sustained. Let us continue to work together and thus shape our common 
destiny. 
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5 
MODERNISING RAILWAYS, 

FINANCIAL ADMINISTRATION OF 
RAILWAYS * 

Sir, I have the honour to present the railway estimates for the year 
1952-53 for the consideration to this House. In doing so, I am only con-
scious of my limitations, particularly those imposed by the time factor. I 
have had very little time for preparing myself for the presentation of the 
budget. I am, however, fortunate inasmuch as that the estimates for the 
year wcre considered and reviewed by my able predecessor, Shri Gopalaswami 
Ayyangar, before their presentation to the Parliament in the month of Febru-
ary. I am sure, the House will join with me in paying a tribute to him for his 
sound commonsense, vision and imagination in putting through compre-
hensive financial and administrative reforms, the efTeet of which Is being 
progrcssively reflected in the improvements visible all round in the manage-
ment and operation of the Indian railways. 

I do not wish to inflict a long speech. It is hardly necessary. My 
predecessor had recounted only in February this year, the salient features of 
the financial administration of the railways during the current year as an-
ticipated in the budget estimates. He had also reviewed the other major 
aspects of railway operations. The White Paper which was then presented 
gave a review of the development of rail transport in India, the diverse 
problems which the railways have had to contend with and the plans which 
have been initiated to resolve them to enable the Indian Railways to fulfil 
their appropriate role in the economy of new India. The budget papers circu-
lated to the Members deal in detail with all aspects of railway operation and 
administration and in particular, the financial Commissioner's Explanatory 

• While presenting of the Railway Budget for 1952-53 in the Lok Sabha, 22 May 1952, 
CC 333-340. 
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Memorandum, as now revised, summaries the whole position. I shall there-
fore confine my observations to the two or three major developments 
since the presen-tation of the Estimates in February. 

As the Members are aware, the process of integration of Indian Rail-
ways and the fonnation of the six administrative zones was completed on 
April 14 last with the inauguration in Delhi of the Northern, North-Eastern 
and Eastern Railways by the Prime Minister. The scheme for welding to-
gether the numerous railway systems in India to form one coordinated 
railway system, divided into an adequate number of major zonal adminis-
traive units. on the basic considerations of administrative and operational 
effiCiency, as also of ultimate economy had received general support in the 
country. and the fonnation of the Southern, Western and Central Zones was 
welcomed by the States Governments, trade and industry, labour and the 
public. It is a matter of some regret that the last phase of this great adminis-
trative reform, namely the fonnation of the rematnlng three zones should 
have occasioned bitter controversy, sometimes acrimonous in certain quar-
ters. In completing the integration of railways in the Northern and Eastern 
sectors of India. the Railway Ministry have naturally endeavoured to secure 
the greatest measure of agreement from the States Governments concerned 
and the Trade and Industry of these States. keeping all the time in view the 
paramount needs of administrative and operational effiCiency. When the 
Railway Ministry's tentative plan was circulated in January 1952, various 
suggestions were received from the States Governments concerned to suit 
their individual peculair needs and the requirements of trading and com-
mercial interests in their States. These suggestions were conflicting and not 
susceptible wholly of reconciliation. The concern of Government was to evolve 
a plan which, while giving due and appropriate consideration to these repre-
sentations, would not merely maintain, but improve the operaional effiCiency 
and further, preserve the basic principles of regrouping, viz., the economic 
afTmity of contiguous regions and the natural flow of traffic. Any plan which 
places the over-all needs of the country and the community above all other 
considerations must necessarily conflict with some purely local or regional 
preferences and sentiments while synchronizing with those of some others. I 
am confident that I am voicing the feelings of all the sections of this House-
that the people of this young Republic today are capable of rising above 
narrow, parochial and provincial sentiments and prejudices in the larger 
interests of the unity. solidarity and prosperity of the nation as a whole 
(Hear, hear). I regret and deplore the suggestion, therefore, that we have 
sacrificed effiCiency, economy and the principles of integration on political 
and provincial considerations. Ample justification for the decision taken has 
already been afforded. I trust the House will bcar with me if I were to restate 
some of them, perhaps in a slightly different form. 
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The North Eastern Railway, as now constituted by the amalgamation 
of the old. D.T. and Assam railways, is purely a metre gauge system and 
there can be no question of locating its headquarters at any station other 
than one on the metre gauge system. Once this position is conceded, as it 
indeed must be, the only other major issue on which there was a difference 
of opinion was the incluSion of the Allahabad Division in the Northern Zone. 

In connection with the retention of the Allahabad Division in the 
Eastern Zone, a great deal has been said in the Press and in the various 
memoranda received by the Railway Board during the last few weeks, alleg-
edly based on opinions like those of the Wedgwood and Kunzru Committees. 
In arriving at the decision that the Allahabad Division should be integrated 
with the Northern Railway, Government naturally gave the fullest and the 
most careful consideration to all such opinions to the extent of th~ir validity 
in the altered conditions previling today. The case for the retention of the 
Allahabad and Lucknow Divisions and perhaps also the Moradabad Division 
with the Eastern Railway was urged by some primarily to facilitate the provi-
sion of an adequate number of empties to the coalfields. The point made by 
them was that the inclusion of these two or three Divisions in the Eastern 
zone would give it elbow room and operational flexibility to achieve this end. 
The proponents of this view, however. themselves conceded that the com-
bined resources of these three Divisions could not produce more than 400 
empties against the 1.000 required daily at Moghalsarai and that only by 
restricting the loadings of all other commodities in these Divisions. Coal is a 
basic raw material of all industries and its rcgulated flow to consuming 
centres all over India is of the utmost importance to the economy of the 
country. Any distrubance naturally creates a major all-India upheaval. The 
East Indian Railway attached. therefore, the utmost import8J.lce to this move-
ment and being without any powers over movements beyond its territorial 
jurisdiction, it resorted to the expedient of restricting loadings in contiguous 
Divisions to ensure the supply of the required number of empties to the 
coalfields to avoid any criticism of its administrative and operating effi-
ciency. It has to be considered whether the unified Indian Railways could 
either take such a limited view or allow this position to be perpetuated by 
continuing to penalise these divisions alone for the lapses of the other zones 
involved iri the movements. I do not for a second under-rate the importance 
of coal movement in the context of our national economy, but I do maintain 
that this will be better securcd by the co-ordination of traffic on an all-India 
basis and by the realisation by all the zones involved in the movements, of 
their responsibilities in the matter. On this concept, which logically flows 
from the recent integration, arrangements have been perfected to secure 
better and more effective co-ordination. A Deputy Director of the Railway 
Board is now in position at Moghalsarai. He will be in constant touch with 
all the zonal administrations and with the Railway Board to ensure the 
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flowback of an adequate number of empties through Moghalsara1into the 
coalfields. This, however, is being achieved not by penal1sing any particular 
Division or section of the Indian Railways, but by an over-all regulation and 
adjustment of traffic throughout the Railway system. I submit, Sir, that this 
is undoubtedly an 1m provement on the arrangements in force before inte-
gration. 

There has been a certain amount of controversy with regard to the 
future of the Sealdah Division also. In the tentative plan put forward by the 
Railway Ministry it was intended that this division should be attached to the 
Northern Metre Gauge section to give it an access route to the Port of 
Calcutta. It was felt at the time that this arrangement would facilitate the 
flow of traffic both in and out of the Port of Calcutta, even though the 
attachment of a short Broad Gauge link to an entirely Metre Gauge system 
was not an ideal operating plan. The business interests of Bengal protested 
against this provision and the Bengal Government was inclined to support 
their viewpoint. They were of the opinion that this Division should continue 
with the Eastern Railway for the unity of the Broad Gauge system in Bengal. 
After a careful consideration of these representatios. Government came to 
the conclusion that the point made by Bengal should be conceded. On a re-
examination and review of the tentative plan, it was felt that for maintaining 
the uninterrupted flow of traffic to and from the Port of Calcutta, it was 
necessary to provide for a wider and a more effective measure of co-ordina-
tion over all the riverine interchange points of traffic than was envisaged in 
the original plan. As under no practical scheme could all these points be 
brought under the control single zonal railway, the only effective of a ar-
rangement was the contitution of a machinery in Calcutta with powers to 
regulate traffic over all these alternative poInts, having regard to the capac-
ity available from time to time and in relation to the traffic awaiting move-
ment. An officer of the status of a Director of the Railway Board deSignated 
"Director, Rail Movements" is already in position and has taken over-all 
charge for regulating traffic in this area. 

To allay the misgivings in the minds of the staff. I would reiterate the 
assurance given by the Prime Minister and my predecessor that by reason of 
the fonnation of these three zones, there will be no retrenchment and no 
non-gazetted starr will be transferred without their consent. It Is needless for 
me to state that it will continue to be the constant endeavour of the Railway 
Ministry to preserve the rights and privileges and the legitimate prospects of 
all Class III and Class IV staff. The organisational arrangements including 
the location of offices are, therefore, being adjusted to this end. 

May I appeal once more to my frIends in this House and outside to 
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bring an objective analysis and appreciation to bear upon this problem of 
administrative re-organisation ? I am confident that on this approach, we 
will all agree that the measures taken have for their objective the larger 
interests of the country. 

Consequent upon the formation of the three new zonal railways, 
some changes have had to be made in the Budget showing these new 
Railways as sub-heads of grants in lieu of their constituent units which 
appeared as such in the estimates presented in February last. With the 
completion of the process of integration of Indian Railways into a Single 
unified undertaking, it has also been considered necessary to make some 
alterations in the finanCial and accounting structure of the Railways. Hither 
to, the earnings and expenditure where worked out separately for each 
Railway system In a meticulous manner involving a lot of avoidable expendi-
ture. The reason for this arrangement was mainly historical as each Railway 
system was originally incorporated as a Company and had both an inde-
pcndent administrative and financial existence. With the completion of inte-
gration, the whole conception of the Indian Railway system has changed 
radically in so far as there is now only one railway undertaking in India, the 
recently constituted six zones being merely administrative units. A natural 
corollary to this new concept is that the accounts of the Indian Railways 
should be compiled for the system as a whole and not for its various con-
stituent units; this would be unrealistic. It has, therefore, been decided to 
eliminate from the financial accounts unnccssary inter-departmental and 
inter-railway adjustments, such as adjustments on account of freight charges 
on carriage of railway stores, including fuel, by rail which inflate the figures, 
both of earnings and expenditure. Similarly, the adjustments carried out at 
present between the Railways on account of manufacture, repair and over-
haul of rolling stock at workshops of one railway for another are proposed to 
be discontinued with effect from the current financial year. In consequence 
of these decisions the gross traffic receipts of the Railways, which were 
placed at Rs. 298.47 crores in the Estimates presented in February 1952, 
will be reduced by Rs. 16.31 crores with the reduction of a corresponding 
amount on the expenditure side. 

Since the presentation of the Budget and the passing of the "Vote on 
account" in February last, the financial position has been further reviewed 
in the light of later statistical material now available. As a result, it has been 
found possible to accommodate within the over-all allocation of funds, cer-
tain additional works which will accelcrate the removal of transport bottle-
necks on certain sections of the Railways. It has also been found possible to 
increase substantially the provision originally made for labour welfare, par-
ticularly housing. The railways have set for th~mselves a .st~ndard of hous-
ing for labour at Chittaranjan, which has eliCIted apprecIatIOn as the ideal 
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housing for labour anywhere in India. As the largest employer of labour in 
this country, it has been the constant endeavour of the Railway Ministry to 
create conditions of work commensurate with the status of labour in the 
economic and social life of our welfare State. The House will undoubtedly 
appreciate that the fulfilment of this new policy throughout the Railway 
undertaking is a formidable task and has of necessity to be phased over a 
period of years. We have formulated comprehensive plans for not merely 
building new houses with improved amenities, but also undertaking the 
remodelling and renovation of existing houses to bring them up to standard. 
In this matter, as in many others, we had inherited practices and standard 
which could no longer be countenanced as being appropriate to the condi-
tions that should exist in our largest nationalised undertaking. In the old 
Company days, passenger amenities, particularly in the lower classes, were 
neglected and housing of labour attracted very little attention and was 
generally considered infructuous expenditure. Some of the colonies which 
we have thus inherited are, if I may be permitted to quote the Prime Minis-
ter, a disgrace to the country. I wish to assure this House that the Railway 
Board is only too conscious of its responsibilities in this matter. Within the 
limitations of its resources-materIal, man-powcr and financial-plans are being 
implemented to reproduce standards akin to those of Chittaranjan-over the 
whole field of railway housing. This attitude finds concrete expression in the 
large provision made under housing and labour welfare in the estimates. 

Before I conclude, I should refer to certain other important develop-
ments in the inter-budget period. The House is aware that all the important 
facets of railway operations are being reviewed by high-powered committee. 
The Indian Railway Stores Committee has already reported and the Fuel 
Committee's final report is expected shortly. The principal recommendation 
of the Stores Committee related to the transfer of procurement responsibility 
of speCialised railway stores to the Ministry of Railways. But before this 
recommendation could be implemented, it became necessary to secure the 
acceptance of this by the Works, Production and Supply Ministry and cer-
tain adjustment in the existing procurement machinery had also to be car-
ried out. As a result of interdepartmental discussions, it has now been 
agreed between the Ministries concerned to transfer the procurement of 
speCialised railway stores to the Railway Board. This, it is expected, will 
result in considerable improvement in the utilization of repair facilities in 
the railway workshops and in an acceleration of workshop output. Non-
availability 0; adequate quantities of spares and components was interfering 
with the planning of production, which impediment will now be quickly 
removed. It has also been agreed that the inspection of speCialised equip-
ment will be taken over by technical railway officers, as they are be~er 
equipped not merely to accept the work executed as being up to the stan-
dard reqUired, but are also competent to allow modifications or alteration of 
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designs to facilitate production within the country. The interim report of the 
Fuel Enquiry Committee has also been received and the indications are that 
their final recommendations will result in considerable economy in the fuel 
consumption of the Indian Railways, thereby giving appreciable savings in 
the operating expenses. 

As has already been announced, the Indian Railways will celebrate its 
Centenary in 1963. It is proposed to organise a Railway Exhibition at Delhi 
in connection with the celebrations which will not merely give a historical 
representation of development of rail transport in this country, but will also 
exhibit the principal items of railway equipment in use, thus affording in-
dustries in India an opportunity of considering, the feasibility of establishing 
manufacture in a large measure than at present. Provision has also been 
made in the Budget Estimates for the construction of a long overdue appro-
priate passenger station at New Delhi with all modem facilities for the trav-
elling public, including retiring rooms for lower class passengers. 

I thank you. Sir. and the House for the patient hearing given me. 
Need I assure the House that it will be my constant endeavour to maintain 
the steady progress achieved in operating efficiency, to foster better and 
closer relations and understanding between labour and administration and 
to continue to improve the scale of amenities made available to the travelling 
public and labour. I am confident that I will receive support and encourage-
ment from this House and from the members of the public outside and the 
willing co-operation and loyalty of all categories of railway employees to en-
able me to fulfil my heavy responsibilities as the custodian of the largest 
nationalised undertaking. 
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SOUND FINANCIAL MANAGEMENT IN 
RAILWAYS· 

Sir, I rise to present to the House the Budget for the Indian Railways 
for the year 1953-54. My thoughts tum on this occasion to the late Shri 
Gopalaswami Ayyangar, my distinguished predecessor in office. An able 
administrator, a wise statesman and a great gentleman, he has left his im-
press on whatcvcr task he undertook. His passing away is a great naional 
loss which all of us deeply mourn. I should acknowledge in part1cular our 
indebtedness to his stewardship of the vast railway undertaking during four 
years of considerable stress and strain. 

I shall now proceed to give a brief financial resume covering the actu-
als for the year 1951-52 and the revised estimates for 1952-53. In February 
last year, it was esttimated that the year 1951-52 would close with a sur-
plus of Rs. 22.06 crores, but the surplus for the year was actually better by 
Rs. 6.28 crores. 

As against the budget estimate of Rs. 112.19 crores under passenger 
traffic, the revised estimate for the current ycar has been placed at Rs. 
102.05 crares, that is a reduction of Rs. 10.14 crares. This reduction is 
accounted for by a drop of Rs. 2.19 crores under upper class traffic and Rs. 
7.95 crares under third class traffic. The downward trend in upper class 
traffic which had been noticeable during the last few years has in this year 
taken a further sharp tum for the worse. 

As against the budget estimate of goods earnings of Rs. 145.66 crores, 
I have taken the revised estimate at Rs. 144.56 crores, that is, a decrease of 
about Rs. one crore, though the trend of goods traffic during the year has 
been in line with anticipations. There has, however, been a setback recently, 

*While presenting the Railway Budget for the year 1953-54. L S Deb. 18 February. 
1953. CC 502-523. 
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and the concluding part of the financial year may not show earnings on a 
par with the earlier part of the period. It is for this reason that the revised 
estimate for goods traffic has been placed at a lower figure. 

The total gress receipts for the current year are now estimated at Rs. 
269.55 crores involving a decrease of Rs. 12.61 crores, compared with the 
budget figure. 

The original estimate of working expenses, namely, Rs. 187.69 crores, 
is now likely to go up by Rs. 1.16 crores to Rs. 188.85 crores, due mainly to 
the increased prOvision for repairs and maintenance of railways' assets and 
installations. 

As a result of the major variations I have just mentioned, the surplus 
in the current year will stand at Rs. 9.48 crores only, against Rs. 23.47 
crores estimated in the budget, a decrease of almost Rs. 14 crores. 

I shall now come to the budget ~stimate for the year 1953-54. It 
seems that passenger traffic which had reached its peak in 1950-51, is 
adjusting itself to a normal level along with the restoration of the post-war 
inflationary economy of the country to equilibrium. It is difficult to forecast 
at what level the passenger traffic will ultimately stabilise itself. But with the 
antiCipated economic development during the Plan period in various fields, a 
fairly good crop this ycar and the extension of railway lines. It would not be 
unreasonable to plan the budget estimate for passenger earnings in 1953-54 
at more or less the same level as the revised estimate for the current year. 

As regards goods earnings, a small improvement has been allowed in 
the next year's estimate, placing it at Rs. 147.60 crores, that is, about two 
per cent, above the revised estimate of the current year. There appears to be 
a steady healthy trend in the industrial production, and, it is expected that 
with the Five Year Plan coming into stride, industrial activity should further 
increase both in the public and the private sector. The small improvement 
anticipated under this head has been arrived at after taking all this into 
account. No significant variations are expected under other heads of earn-
ings. Based on these anticipations, the budget estimate of total traffic re-
ceipts has been placed at Rs. 272.28 crores. 

The estimate of working expenses has been placed at Rs. 191.20 
crores, being Rs. 2.10 crores higher than the figure in the revised estimate of 
the current year. The increased proviSion to the extent of about Rs. one 
crore is for overtaking the arrears of repairs and maintenance of rolling 
stock track and other installations and the balance is for meeting the addi-
tional expenditure on staff. The cost of additional personnel required in 
connectlon with the implementation of the Adjudicator's Award, mainly on 
Railways belonging to the old Indian States, which came under the control 

579 



of the Centre with effect from 1st April 1950, constitutes a major element of 
the increase in expenditure in the coming year. 

Including Rs. 30 crores as appropriation to the Depreciation Reserve 
Fund and net miscellaneous expenditure of Rs. seven crores, the budget 
estimate for total working expenses will stand at Rs. 228.20 crores. The net 
Railway revenues are thus estimated at Rs. 44.08 crores, out of which Rs. 
34.77 crores will have to be paid to General revenues as Dividend under the 
Convention, leaving a surplus of Rs. 9.31 crores. 

Turning to the estimates of exppendtture on Works, Machinery and 
Rolling Stock of Railways. In the budget for 1952-53 a total provision of Rs. 
79.10 crores was made for/such expenditure. The revised estimate of the 
outlay on such works is Rs. 76.70 crores, representing a net reduction of Rs. 
2.40 crores. The saving is due mainly to the slow progress of certian works 
and a decrease in the stores holding by the Railways. A sum of Rs. 49 lakhs 
was provided in the budget for construction of New Lines under Demand No. 
15, against which the revised requirements are Rs. 74 lakhs. The increase of 
Rs. 25 lakhs over the budget provision is mainly attributable to acceleration 
of the progress of the Sanganer-Deoli extension Project on the Western 
Railway. 

Hon. members will. I am sure, be interested in the progress made in 
the developmental works carned out during the year. In order to avoid 
making my speech longer than necessary. I shall in brief, recount some of 
the more important works completed or taken up during this year. 

(i) Deesa-Gandhidha section of 170 miles long metre gauge line costing 
the Western Railway. Rs. 5.50 crores. (Opened by the Presi-

dent in October 1952) 
(li) Bijnor-Chandpur-Siau section A dismantled railway line of 22 miles, 

of the Northern Railway. restored and opened to traffic. 

(iii) Vasad-Kathana line on the The restoration of this dismantled line 
Western Railway. is expected to be completed this year. 

(iv) Quilon-Ernakulam metre gauge 
link on the Southern Railway 

(v) Kalyan Power House on the 
Central RaHway. 

A start was made in December last on 
the construction of this line for provid-
ing rail facilities in Travancore Cochin 
State. This line will also connect the port 
of Cochin to the important metre gauge 
system of the South. 
Extension at a cost of Rs. three crores 
resulting in the increased supply of elec-
trical cne for 
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I am glad to announce that it has been possIble to resume work on 
the construction of the rail-cum-road bridge over the Ganga near Mokameh. 
This work was suspended some time ago owing to differences of opinion re-
garding the siting of the bridge. With a view to settling the question of the 
location of the site finally, the Government requested Shri M. Visvesvaraya 
to give his expert advice and in accordance therewith, construction on this 
bridge has been restarted. I would like to take this opportunity to express 
Government's appreciation of the valuable services rendered by Shri M. 
Visvesvaraya in connection with this project. 

Before proceeding to the Rehabilitation and Development Budget of 
the next year, I would like to make a brief reference to the Five Year Plan 
and the allocation made to the Railways in the Plan for that purpose. The 
Plan gives the highest priority to agricultural development with a view to 
making India self-sufficient in food as quickly as possible. It is also antici-
pated that there will be a considerable increase in industrial production 
during the period of the Plan. The output of steel and cement for instance, is 
expected to increase by about 40 per cent, and 80 per, cent respectively. On 
the whole, the Plan assumes an increase of about ten per cent in freight 
traffic at the end of 1955-56. The Railways, being the most important means 
of transport, have to respond to the needs of development in both agricul-
ture and industry. 

The Railways have been allotted Rs. 400 crores for the five year 
period. This sum, while it would enable the pace of rehabilitaion and expan-
sion of rail facilities being maintained at a level higher than the previous 
period, would not be sufficient to meet all the requirements of the Railways 
which are considerable. Out of the total allotment of Rs. 400 crores, the 
Railways have to find Rs. 320 crores from their own resources, but a de-
crease in their net revenues as a result of the recession in passenger earn-
ings may cut into this amount which the Railway have to provide. If, how-
ever, there is to be no further curtailment in our programme, the total 
allocation of Rs. 400 crores must be maintained. Indeed, only if more funds 
were made available to us, we could go beyond what we have so far planned 
and take up a few more urgent works and projects. We ourselves are keen 
and anxious to do so, but I am not unaware of the problems facing the 
Planning Commission. Their responsibility in the matter of allocation of re-
sources for the development of other sectors of our economy is equally great. 
The bulk of Rs. 400 crores allocated to the Railways will go towards rehabili-
tation and improvement of existing machinery and eqUipment. The expendi-
ture on the extension of rail facilites during the next two or three years will, 
therefore, have to be limited to what is absolutely essential. The develop-
ment of new railway facilities will have to be dovetailed with industrial and 
other devetailed with industrial and other developments contemplated in the 
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Plan. 

I have framed the budget plans for the coming year in regard to 
Railways' Works. Machinery and Rolling Stock Programmes on this basts. 
The total provision made for the year 1953-54 for Works, Machinery and 
Rolling Stock is Rs. 79.61 crores, including works chargeable to Revenue. Of 
this about Rs. 42 crores are for Rolling Stock and Machinery, RB. 36.61 
crores are for Works including Rs. 670 crores for construction of new lines 
and for restoration of dismantled lines. I have also allowed a crore for invest-
ment in road services. 

The provision for Rolling Stock and Machinery includes a sum of RB. 
15 crores for new acquisition of rolling stock over and above the programmed 
deliveries. Under Works. a sum of Rs. 1.3 crores has been provided for the 
Integral Coach Building Factory. Perambur. which was taken in hand to-
wards the end of 1951-52. The total estimated cost of this project is Rs. four 
crores apprOximately. and the factory building is likely to be completed by 
the middle of 1954. There is also a provision of Rs. 40 lakhs for the comple-
tion of the Kalyan Power House Extension and Rs. 15 lakhs for the con-
struction of new stations. goods and marshalling yards at Alipur-Duar on 
the North Eastern Railway. A gross provision of Rs. 13.10 crores has been 
made for track renewals. and Rs. 13 lakhs for complete renewals of bridges 
washed away by floods in 1952 on the North Eastern Railway. The total 
provision made in the budget on staff quarters and staff amenities is Rs. 
4.86 crores. Provisions of Rs. 30.54 lakhs and Rs. 25.30 lakhs have also 
been made for the State Railway Collieries and Vizagapatam Port respec-
tively. 

Of the twelve dismantled lines. restoration of which was approved by 
the Central Board of Transport in 1950. two have already been completed, 
two more will be restored in the present year and seven are nearing comple-
tion. while the remaining one. viz. Rohtak-Gohana-Panipat line on the North-
ern Railway, will be taken up during 1953-54, for which a provision of RB. 
22 lakhs has been made. 

A provision of Rs. 1.89 crores has been made for the purchase of the 
Barsi Light Railway. This Railway Is a narrow gauge line of about 200 mUes 
long. of which a section of 36 miles known as the Latur Extension already 
belongs to the Government. while the rest of the line belongs to the Barsl 
Light Railway Company Ltd. 

The following new lines are proposed to be taken In hand in the 
coming year: 

(1) Khandwa-Hingoli Link. 186 miles long, with a total anticipated 
cost of Rs. 7.50 crorcs. This will provide the necessary link be-
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tween the Northern and Southern metre gauge systems and will 
avoid expensive fenying of metre gauge stock. 

(2) Rail connection from Gua Barabil area to Manharpur Rourkela 
section, 31 miles long. The anticipated cost of this line is Rs. 3.5 
crore and it is essential for the export of iron ore and for the 
steel expansion schemes. 

(3) Champa-Korba line, 22 miles long. The anticipated cost is Rs. 
88lakhs. It is required for obtaining good non-metallurgical coal 
in order to conserve metallurgical coal in the Bengal-Bihar co-
alfields. 

(4) Gandhidham-Kandla Link, seven miles long. This will cost Rs. 
57 lakhs and Is an extension of Deesa-Gandhidham line to 
Kandla Port which is being developed as a major harbour. 

(5) Gop Katkola Link, 21 miles long. This will cost Rs. 34lakhs and 
will greatly shorten the present route for transport of limestone 
and other materials required by local industries. 

In addition, surveys of seven other projects will also be undertaken 
on 1953-54. with a view to deciding upon their construction in the near 
future. These are: 

(1) Diva-Dasgaon line. Bombay. 

(2) Electrificaion of Calcutta Suburban Section in West Bengal. 

(3) Mangalore-Hassan line in Madras and Mysore States. 

(4) Rail connection to Etah in U.P. 

(5) Rail connection to Chandigarh in the Punjab. 

(6) Tildanga-Khajuria-Malda line in West Bengal. 

(7) Fatehpur-Churu line in Rajasthan. 

The survey of Bhavnagar-Tarapur line in Saurashtra and reconnais-
sance surveys of broad gauge lines to Indore in Madhya Bharat and between 
Burabil and Sambalpur in Orissa have already been taken in hand in the 
current year. 

This programme is an indication of the Government's earnestness to 
go ahead with the construction of new lines for economic development, in 
spite of the pressing needs of rehabilitation. 

I may now make a brief reference to the existing position of our 
rolling stock. It is a matter for gratification that our indigenous production 
is able to meet the normal annual requirements of the Railways in rc:gard to 
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Ralls. wagons and coaches. I am anxious to ensure that minimum. In fact. 
we have already decided not to 1mport any more coaches except for the 
commitments already made. However. some wagons to make up our huge 
arrears. the overtaking of which can brook no further delay, have to be 
imported. Locomotives too would have to be obtained from abroad. but here 
also vigorous efforts are being made to make ourselves self-sufficient within 
a prescribed period. 

Out of the 239 locomotives acquired. or expected to be acquired in 
the current year. 36 locomotives would be from Chittaranjan Locomotive 
Works, which went into production in 1950. These Works have altogether 
produced 49 broad gauge engines up to the end of December 1952. The 
actual out-turn has been somewhat less than the target Originally fixed. 
mainly due to difficulties in procurement of certain spare parts which can-
not yet be manufactured at Chittaranjan. The present is making about 70 
per cent. of the components required for a complete locomotive, and the 
remaining 30 per cent. are still imported. It is expected that, by the end of 
1954. all components, except some proprietory and special items will be 
manufactured at Chittaranjan. The Tata Locomotive and Engineering Com-
pany Ltd., which are at present producing metre gauge locomotives. have 
turned out 35 locomotives up to the end of January 1953. Chittaranjan 
Locomotive Works and Tata Locomotive and Engineering Co .• Ltd. when they 
reach full production, will between them be in a position to manufacture all 
the steam locomotives required to cover the normal annual replacements on 
the Indian Railways. 

The question of additions to passenger coaches has continued to 
receive attention and. in 1951-52, 771 new vehicles were put into service, 
as compared with 479 in the preceding year. To augment the production of 
passenger coaches, work in connection with the construction of a new coach 
building factory at Perambur was started in January. 1952. When this 
factory attains full production. It is expected to tum out 350 all steel light-
weight integral type coach body shells per annum in single shift working. 
This will add considerably to the indigenous carriage building capacity. 

The manufacture of wagons is now well established in India for over 
30 years, and wagons produced in Calcutta are comparable with the best 
manufactured abroad. In the budget year, out of about 11,000 wagons for 
which provision has been made. about 7.000 will be fabricated in the coun-
try and 4,000 procured from abroad. Experimental orders for the manufac-
ture of some general purposes types of wagons have also been placed on 
some other Indian firms, who are new to this work, but have structural engt-
neering experience. If they can successfully complete these experimental 
orders, they will be used to help in bridging the gap between the existing 
indigenous capacity and our annual reqUirements. 
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There has been a general improvement iri the efficiency of the work-
shops and loco sheds which have been modernised in a number of cases. 
This is reflected in our ability to put into service a larger number of engines, 
coaches and wagons which ordinarily would not have been possible if we 
had not improved our workshops. The possibility of manufacture of sig-
nalling and interlocking equipment in railway workshops is also under con-
sideration. 

I shall now proceed to give hone members a brief account of the 
working and performance of the railway undertaking. The integration of the 
railway system into six zones has been completed. As I said on a previous 
occasion, I am carefully watching the working of the six integrated railways, 
especially in regard to their efficiency and operating costs. I may mention 
that some railways have found it possible even in this short period to cater 
to the conveniences of the public by the extension of the existing train 
services or by the introduction of new services. It is, however, not claimed 
that the integrated Railways have settled down in all details. Certain prob-
lems. of course, are still arising in their day to day working and they are 
being dealt with as they arise. 

I am glad to note that the operational efficiency of the Railways has 
been maintained during the year under review and in some respects, per-
formance has actually been better than last year. According to the compos-
ite index of operating efficency, the broad gauge railways have recorded an 
improvement from 100.7 in 1950-51 to 102.8 in 1951-52, while. on the 
metre gauge, the index of 92:4 in 1950-51 has moved up to 93:6. In regard 
to punctuality, the percentage of trains not losing time on the broad gauge 
railways has been 78.4 in the first half of 1952 as against 77: 1 in the 
corresponding period of the previous year. The corresponding figure for the 
metre gauge system is 81 in 1952 against 74:3 in 1951. The wagon and 
locomotive usage has also been better on the broad gauge in 1952, but in 
this respect there has been a slight setback on the metre gauge. Generally 
speaking, the standard of performance on some of the metre gauge sections 
has not yet come up to the mark and they are receiving special attention by 
liberal allocaion of funds to provide for increase in rolling stock holdings and 
im proved facilities for repairs and maintenance. 

We are devoting special attention to removal of bottlenecks in respect 
of movement of traffic beyond Bezwada towards Madras and the tranship-
ment difficulties on some of the break of gauge junctions like Sabarmati, as 
well as to augmentation of line capacity on some sections to assist increased 
movement of coal, iron and steel. This is important not only for operational 
reasons but also from the point of view of the trade and commercial inter-
ests concerned. We have, therefore, given top priority to this matter even 
over development of new railway lines. It is proposed to spend about Rs. 4 
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crores on them. The completion of these works will certainly take some time, 
but will be attended to with the utmost speed. 

I made a reference during the budget debates last year to the discom-
forts of third class passengers and conditions at small stations lacking even 
in the minimum of facilities. I am glad to say that in the matter of providing 
amenities a special drive has been instituted this year, and, perhaps, for the 
first time no part of the budgeted amount under this head will lapse. Certain 
minimum amenities like waiting halls, benches, drinking water supply, im-
proved platform surfacing, better booking arrangements. etc. will be gradu-
ally provided at all stations irrespective of their size and status. At the more 
important stations. improved lighting arrangements. coverings over passen-
ger platforms and improved arrangements for dealing with luggage etc. are 
proposed to be provided. 

There are other directions also in which either action has been initi-
ated this year or the existing drive has been intensified to give more com-
forts to Third Class passengers. Railways have again been reminded that 
speCial steps should be taken to ensure supplies of pure drinking water to 
passengers. Arrangements have been made to have meals served to Third 
Class passengers in their compartments from dining cars. The facilities for 
advance booking of Third Class passengers on important mail and express 
trains and reservation of Third class seats in special carriages for long 
distance travel has also been further extended in the current year. 

One of the major problems which the railways have had to tackle 
since the War is that of over-crowding. EITorts are being continuously made 
to ease the position. The passenger train miles have increased from 93 
millions in 1948-49 to 105 millions in 1951-52. During the current year, 
from 1st April 1952 to 1st January 1953, 109 new trains have been intro-
duced and the runs of 108 trains extended, Involving a net Increase in the 
daily passenger train miles of 9850, of which 5483 are on the broad gauge, 
4210 on the metre gauge and 157 on the narrow gauge. There are, however, 
certain sections on Indian Railways, where overcrowding still persIsts. Steps 
are being taken to remove overcrowding in these particular sections also. I 
expect that, with the detailed section-wise investigation that we have now 
undertaken and the progreSSive increase in rolling stock and line capacity, 
the position regarding overcrowding even in isolated areas will be apprecia-
bly improved in the very near future. Moreover. the addition of 771 coach-
ing vehicles I have referred to earHer, will help substantially to relieve over-
crowding as the replaced stock will continue in service for some time. Appre-
ciating that the travel conditions on the ex-Assam Railway section of the 
North Eastern Railway call for special attention, I have appointed an ad hoc 
departmental committee of senior Railway officers to study In detail the 
travel conditions and passenger amenities in this region and to make a 
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report within a month. 

Han. members are aware of the steps taken to place the Railway 
Stores Organisation. on a satisfactory basis. The reorganisation of Stores 
has been taken in hand following the recommendations of the Indian Rail-
way Stores Enquiry Committee to which I had referred in my last budget 
speech. But progress has been held up pending settlement of certain details 
with the Ministry of Works, Housing and Supply. It will be recalled that this 
Enquiry Committee had recommended that the responsibility for the pro-
curement of speCialised railway stores should be taken over by the MiniStry 
of Railways. In the meantime, a standard catalogue of railway stores is 
under compilation in order to improve the system of procurement. 

With a view to preventing over-stocking and full utilisation of the ex-
isting stocks arrangements have been made for co-ordinating, controlling 
and rationalising the use of stores on an all-India basis. As a result of this, 
a reduction in stores balances of about Rs. five crores is expected by the end 
of the budget year. 

Wide divergencies had been prevalent on Indian Railways in respect 
of stores nomenclature, servicing and rcpairs to rolling stock, methods of 
training staff, availability and usage of rolling stock, etc. A Standards Advi-
sory' Committee of experts has been set up to introduce standardisation in 
all aspects of railway working. A great deal of detailed work has already been 
done by the Committee and the extent of variations in the working, as 
between different railways and between different regions of the same rail-
way, is being gradually narrowed down. 

The Railway Fuel Enquiry Committee which was set up last year 
submitted an interim report in April 1952. The final rcport has Just been 
received and is being studied by our experts. In examining the Railway fuel 
problems, the Committee has taken due note of the country's coal reserves 
and normal production and the various demands throughout the country. It 
has also examined the system of grading and pricing of coal and the potenti-
alities of coal washing and blending. The rccommendations which deal inter 
alia with geographical rationalisation of supply and distribution of coal and 
a special plan for supply of coal to South India, are calculated to save 
railways substantial sums of money cach year. I would like to express on 
behalf of Governmcnt our appreciation of the valuable work of Shrt Driver, 
Chairman, and other members of the Committee. 

Simultaneously with the acceleration of our manufacturing programme. 
It has become necessary to expand our research and testing organisations. 
It has been possible, during the current year, to set up this organisation 
under a Director of Research Railway Board with headquarters at Luclmow 
and with two sub-centres. one at Chlttaranjan and the other at Lonavla in 
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Bombay. The sub-centre at Ch1ttaranjan is being equipped for starting chemi-
cal and metallurgical research while that at Lonavla will deal with all prob-
lems connected with buildings. Laboratory which was set up at Shakurbasti, 
near Delhi, in 1948, will also be transferred to Lonavla where better facUities 
exist for this work. 

Hon. members are aware that a Railway Centenary Exhibition is 
being organised in Dehll on a big scale and will be opened by the Prime 
Minister on the 7th of March. It has been organised to portray one hundred 
years of operation and development of rail transport in this country and the 
part played by the railways in the national economy. Field exhibits will in-
clude rolling stock of early and modem designs. A special purpose of the 
exhibition is to encourage indigenous industry to manufacture specialised 
railway stores and components in increasingly larger ranges. A museum will 
be set up in the exhibition grounds to display the principal items of railway 
equipment in use and information will be made available in regard to their 
speCifications, annual consumption and the feasibility of their productlon in 
India. It is hoped that the main objective of the exhibition in furthering the 
railways' efforts towards self-suffiCiency will be amply fulfllied. When the 
exhibition comes to a close at New Delhi, it is proposed to operate two 
exhibition trains, one broad and one metre gauge to visit important centres 
throughout the country, so as to give an opportunity to the people of India 
to learn as much as possible about their Railways. 

I shall now refer to some of the new proposals we are going to 
implement. They are sufficiently important from the users' as well as the 
railways' point of view. There has been a long cherished desire on the part of 
the members of this House as well as the general public outside for the 
restoration of the old travel concessions. I would have very much liked to 
restore most, if not all, of the travel concessions that were previously in 
force, but having regard to the conditions of travel and the downward trend 
in passenger earnings, I will be excused if I am somewhat hesitant in this 
matter. Nevertheless, Railways have been asked to examine the question of 
providing concession return tickets and introduce them where travel condi-
tions are not likely to be worsened. 

ions :-
Besides these, we propose to introduce the following further concessi-

(1) Railways are being authoried to issue concession tickets for 
educational tours to parties of teachers of recognised schools. 
Students are already entitled to such concessions. 

(2) Concession tickets to volunteers working on community proj-
ects. 

588 



(3) It is proposed to issue during the first half of April, which is the 
month when the Railway Centenary is to be celebrated, "the 
travel-as-you-like tickets" for third class passengers on each in-
dividual zonal railways available for 14 days. Sould it prove 
encouraging, the Railways will consider whether such tickets 
should not be issued on other suitable occasions. 

For some time now, Government have been considering the revision 
of the Constitution of the existing Local Advisory Committees in the context 
of re-grouping of railways in larger units and with a view to securing better 
representation of railway users. It has also been felt that more frequent 
opportunities should be afforded for closer consultation between railway 
users and the Railway Administrations at different levels on matters relating 
to the service provided by railways and improving the efficiency of such 
service. To secure these objects, it has been decided to establish, in place of 
the existing AdviSOry Committees: (1) Railway Users' Consultative Commit-
tee at the regional or divisional levels. (2) a Zonal Railway Users' Consulta-
tive Committee at the Headquarters of each Railway. and (3) a National 
Railway Users' Consultative Council at the Centre. The Railway Users' Con-
sultative Committees in the regions or divisions will represent the local 
users in the territories served by the Railway including agricultural inter-
ests. This new addition. I am sure will prove fruitful as it would give wider 
representation to different sections and various interests. The National Rail-
way users' Consultative Council at the Centre will deal with matters of all-
India importance relating to the services and facilities provided by the rail-
ways and the Zonal Committee would naturally deal with the same matters 
in regard to that zone only. All the Committees and the National Council to 
be established will be consultative in chareter. Arrangements for implement-
ing these proposals are already in hand and the new bodies will. I expect. be 
set up soon. 

There has beep further improvement in the settlement of compensa-
tion claims for goods lost or damaged by the Railways during this year. The 
average time taken in settling compensation claims has declined from 94 
days in 1949-50 to 75 days in 1950-51 and 72 days in 1951-52. Railway 
Administrations have also been asked to sort out the old cases still awaiting 
settlement and accord them the highest priority. 

Notwithstanding the measures taken to reduce the number of new 
claims. the incoming of fresh claims has not shown any appreciable reduc-
tion. and a greater proportion of these claims has bee.n foun~ to be. due to 
continued and organised gang thefts on Railways both In runnmg traIns and 
yards and stations. Prevention as well as detection of thefts and punishment 
of offenders is principally a law and order problem. for which the State 
Governments are ulimate1y responsible. I have recently been considering 
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this question in its different aspects in consultation with my hon. colleague. 
the Minister for Home Affairs, and It has been decided by Government to 
depute immediately a senior official of the Home Ministry to the Headquar-
ters of the six railway systems in India, with a view in devising, after consul-
tation with the General Managers and the State Government officials, effec-
tive preventive measures to combat this menace. 

Meanwhile, the question of strengthning and reorganising the Rail-
own Watch and Ward cadre Is also being separately considered in order to 
increase its effectiveness. We have other proposals also under consideration. 
It is essential to take prompt action in regard to this question and we 
propose to take definite steps after consulting the State Governments at an 
early date. 

In the course of the debate on the Railway Budget last year, han. 
members of this and the other House made an impassioned plea that the 
Railways should give a lead in the matter of elimination of class distinctions 
by abolishing different passenger classes. I said in reply that, while this 
ideal was worth pursuing. abolition of all classes in railway travel in one 
stride was not a practicable proposition. I however, felt that there was 
hardly any need for first class accommodation on Indian Railways and I 
gave an assurance that the question of abolition of first class would be 
examined at the earliest opportunity. First class accommodation has been 
withdrawn with eITect from 1st October 1952 from all branch lines, excepting 
those which from links between two important main lines. and also from the 
less important trains on the main lines. It has also been decided that first 
class accommodation should be withdrawn from all trains with effect from 
1st April 1953. except from some of the mail and express trains I hope It will 
be possible to withdraw first class accommodation completely by October 
next. It has been decided that on minor branch lines there should be two 
classes only. I.e. Third Class and either Second or Inter. as traffic warrants. 
unless it is considered that third class accommodation is enough. The proc-
ess might be considered slow but it is better to proceed rather cautiously, 
but frrmly no doubt. I am clear in my mind that we should have a minimum 
number of classes. The second step should be to keep only two classes-
Upper and Lower, besides the air-conditioned accommodation. I do not. 
however. want to take any hasty steps as I do feel that any further reduction 
in the number of classes in railway trains must await a study of the public 
reaciton to and financial implications of the abolition of the first class. 

The initial success of this vast undrrtaking Is mainly due to the staff 
who really run the railways. The officers are undoubtedly responsible for 
gUidance. supervision and control of the whole organisation but the others, 
whether a pointsman or a fitter. a claerk or a station master perform an 
equally important task in their own sphere. Co-operation between officers 
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and staff is the primary need for the efficient running of the railways. I am 
glad that this need Is being increasingly realised by both. I hope and I am 
sure the officers would get the requisite courtesy and obedience that is their 
due and they In turn would give the staff a sympathetic hearing and con-
stantly keep a helpful fair and friendly attitude to wards them. 

I am very happy to say that during the year the relations between the 
workers, their representatives and the railways were very cordial. I must 
congratulate the two Federations who in spite of difficulties have shown 
consideration in their dealings and appreCiation of the other's point of view, 
I would not be far wrong when I say that if they have not got all that they 
demanded we have given all that was possible within our resources. But I 
must also regretfully mention that there are groups who have not heSitated 
to embitter relations and have tried to inflame the workers and have even 
gone to the length of encouraging lightning strikes. (Shrt Nambiar (Mayuram) 
: Without any reason whatsoever?) This attitude is obviously wrong as it 
definitely harms the workers. I am strongly of the view that the way of peace 
is the surest way of success. The two Federations have achieved solid re-
sults by pursuing the method of mutual negotiations and discussions. I am 
doubtful if formation of more unions will be in the real interest of the 
workers. The more consolidation there is among the workers and the more 
they remain as one. the larger would be the resultant benefits. I have, 
therefore, more than once made an earnest appeal to the two Federations to 
merge or at least to work unitedly. This will not only expedite mutual dis-
cussions and decisions but also lead to happy and harmonious relations 
amongst all the workcrs belonging to various scctions. 

I would now like to touch upon a few important matters which con-
cern the staff generally. These are - (i) promotion by seniority : (ii) grievances 
of staff in regard to the day to day working of the administration : (11i) Class 
II Services; and (1v) Ad Hoc Tribunal. 

(1) Promotion by seniority- It is essential that all importnat and key 
positions on railways should be filled by sclection on the basis of merit 
which alone will ensure efficient and smooth running of this complex ma-
chinery. It is already the established practice on the Railways for these 
selections to be made as a result of the recommendations of Selection Boards. 
complaints have of course been voiced against the way these Boards func-
tion, but that in itself is an argument in favour of improving the methods 
adopted by them and not scrapping them. On the other hand. it seems only 
fair that staff who cnter the railway service should be enabled to reach on 
the basis of seniority. posts upto a reasonably high level beyond which only 
the process of selection should operate. The matter has been c~nsidered in 
great detail and tentative conclusions have been reached regardmg the level 
up to which promotions will go solely by seniority. subject of course, to an 
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employee not being declared unsuitable. We have also considered the steps 
necessary to put on a satisfactory basis the procedure of Selection Boards. 
In accordance with the undertaking given by the Railway Board to the two 
Federations, these tentative conclusions will be discussed with them and 
thereafter final orders will be issued. 

(il) Grievances of the stqff in regard to the day to day working of the 
administration -Persistent complaints have been received from staff regard-
ing delays in payment of monies due to them and in the grant of leave and 
passes. In many cases, allegations have been made that there is a consider-
able amount of corruption in the offices in which these matters are dealt 
with. A committee of Directors of the Railway Board has been set up to 
enquire throughly into these complaints and suggest ways and means for 
effecting improvement. This committee has made a preliminary examination 
of the position on the Northern Railway and a procedure designed to elemi-
nate com plaints is being evolved. The investigation will be pursued on other 
railways as well. It is hoped that, as a result of the action taken on the 
findings of the committee delays in the payment of dues or sanction of leave 
and passes will be m1n1mised. 

(iii) Class II : Services-During the last budget session, and I think in 
earlier years too, reference has been made in this House to the Class n 
Service on the Railways. The Question of abolition of the Class II Service is 
an intricate one. I would not like to go into the merits of the question now 
and shall only consider here two important matters which have been exer-
cising the minds of the Class II officers. One of them is that the quota for 
promotion to Class I Service, viz. 25 per cent. of vacancies has not been fully 
implemented. I have made enquiries and I find that thcre is substance in 
this complaint. Steps are now being taken to grant promotions to the full 
quota and this should, in fact, be completed in the near future. I have also 
decided that the existing quota of promotion should be increased from 25 
per cent to 33 1/2 per cent of vacancies in order to facilitate promotions for 
a larger number. The second matter is in regard to those who are appointed 
to officiate in the senior scale from Class II. I admit there is an element of 
hardship when Class II officers, after having officiated for a considerable 
period of time, have to revert to Class II. I am, therefore, directing that it 
should be ensured that those Class II officers, who have been officiating in 
the Senior Scale for more than three years should be so retained in an 
officiating capacity, without having to revert. The cases of officers who might 
have been previous1y officiating in the senior sca1e for more than three years 
but reverted subsequently will also be considered. 

(iv) Ad Hoc Tribunal, -The permanent negotiating machinery set up on 
the Indian Railways with effect from 1st January 1952 is functioning satis-
factOrily and matters not settled at the raIlway level are being taken up by 

592 



the All India Railwaymen's Federation and the Indian National Railway Work-
ers. Federation at their quarterly meetings with the Railway Board. Under 
the negotiating machinery agreed upon. provision exists for the setting up of 
an ad hoc Tribunal to which could be referred matters of importance in 
which no agreement is reached after discussion between the Railway Board 
and the Federations. The two Federations have been pressing for the setting 
up of this Tribunal for the disposal of certain issues which are of vital 
importance from the point of view of the staff and I am glad to inform the 
House that we have agreed to the setting up of such an ad hoc Tribunal. The 
actual machanics of setting up the Tribunal and the selection of the Chair-
man are under consideration and it is hoped that it will be possible to 
announce the personnel and the subjects to be referred there to vety soon. I 
have every hope that, as a result of the deliberations of this ad hoc Tribunal. 
the most important points of difference between organised labour and the 
Railway Administrations will be settled satisfactorly and that the existing 
hannonious relations with labour will not suffer any disturbance for a con-
siderable time to come. 

The recommendations of the Central Pay Commission have almost 
been fully implemented on all Indian Railways which came under the control 
of the Centre from the 1st April 1950. The Joint Award have also been 
largely carried out on all Railways and the residual portion is expected to be 
completed in the next year. for which adequate provisions have been made 
in the Budget. 

During the debates on railway matters in the last few years. one 
perSistent complaint which has been voiced by Members of Parliament was 
about the prevalence of corruption among the railway staff. In an effort to 
track down and bring to book staff who commit these offences. almost all 
railways have set up an anti-corruption organisation which is functioning in 
addition to and in collaboration with the Special Police Establishment. A 
number of cases of fraud and cheating has been detected by this organisa-
tion and deterrent action has been taken. I recognise. however. that our 
efforts have not succeeded to the extent expected. An independent enquity 
into the prevalence of this evil and the methods adopted would probably be 
of great value in indicating what additional measures should be taken to 
achieve its complete elimination. I have. therefore. decided to appoint a 
committee of members of Parliament and if necessruy a few others to inves-
tigate this problem and report to Government. The terms of reference of the 
Committee would be :-

(i) Extent of corruption prevalent among various categories of Rail-
way employees in their dealings v.1th the public. 

(iil Meghods adopted by the staff concerned. 
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(ill) Causes of corruption. 

(Iv) Responsibility of the using public. 

(v) Defects, if any, in rules and regulations which leave loopholes 
for corruption. 

(vi) Remedial measures both administrative and legal, to eradicate 
this evil in all its aspects. 

During my visits to various parts of the country, I have had occasion 
to meet qUite a large number of rallway workers and to visit their residential 
colonies. It has pained me to see the conditions in which some of our statJ 
are at present living. In this very city a month back. I visited an old railway 
colony which every one of us would like to see demolished. Similar were my 
feelings when I went to see the wagons being used as quarters at Sealdah 
Station. I know there are limitations and I do realise that the problem 
cannot be solved at one stroke. All the same we have to speed up the 
construction of houses for workers. Given the time we should definitely be 
able to provide for better living conditions. Our progress this year, has on 
the whole not been unsatisfactory. The total number of quarters which have 
been built or are being built during the current year is about 8,000, a 
majority of which is intended for Class IV employees. The provision made in 
the Budget would enable another 8,000 quarters being constructed in the 
coming year. 

The medical facilities available to railway workers in railway hospitals 
and dispensaries are also being augmented. There are mobile dispensaries 
also working on some of the Railways which have done very useful work at 
way-side stations. AsSOCiations, clubs, institutes and co-operative societies 
are springing up for the benefit of all. Schools have also been financed to a 
greater extent than before but we do not want to add further to our respon-
sibility in this behalf. The existing schools would certainly be maintained 
and maintained well. 

I have in the past on more than one occasion emphasised the great 
im portance of establiShing better relaions between the using public and the 
railway staff. The Railwayman comes into contact with hundreds of thou-
sands of people and his efficiency is in the last analysis judged by his capac-
ity to satisfy the using public. In vicw of the various shortcomings like 
overcrowding, shortage of wagons, coaches and other eqUipment, it is all the 
more necessary to appreciate their difficulties and try to help them to the 
utmost. Railwaymen should remember that it is their duty to look to the 
needs and comforts of an exacting public by their courteous behaviour, tact 
and good manners. 
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I would like to aclmowledge here the willing service which has been 
rendered during the past year by all ranks of railwaymen. I consider it a 
proud privilege to maintain the best of relations with the staff as I cannot 
differentiate between colleagues and co-workers who are placed in various 
categories but have a common responsibility. My earnest appeal to all of 
them is to live and work in peace and have no suspicion or doubts in their 
minds regarding any possible lack of will on my part to find out reasonable 
solutions of their problems. The next three years, the remaining period of 
the Plan, are crucial for us. Railways cannot afford to lag behind other 
developmental activities of the country. Commerce and industry should feel 
reassured of our capacity to serve their needs which is essential for the 
general prosperity of the country. Let us, therefore, strengthen the Railways 
by making them self-sufficient and try to raise their standard of work and 
cfficiency in every direction . Difficult days lie ahead and unremitting labour 
and the capacity to forego the present advantages for the sake of a better 
future alone can pull us through. We must remember that we have on us 
the great responsibility of building anew our economy and let it not be said 
that we wcre wanting. Railwaymen are on their trial and they must play 
their rightful role in the task that the country has set before itself. 
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PERSONNEL POLICY IN RAILWAYS· 

Sir. there is not much time at my disposal. Hence I would select only 
a few points on which I would like to place my views. 

Mr. Vittal Rao has raised the question of the non-implementation of 
the Adjudicator's award on the N.S. Railway. The position has been exam-
ined and it is found that barring a very few number of men. all the addi-
tional staff required for the full implementation of the Adjudicator's award 
are already in position. and the award will be fully implemented by 31st of 
March, 1953. 

I would like to say the same thing about leave reserve, except that in 
the case of the station masters there will be some difficulty until the men 
who have been recruited have been trained. 

He also said something about the Convention resolution. In that con-
nection he said that the payment which was to be made for the Barsi Light 
Railway should not have been charged to the Development Fund well, it has 
been decided that if the return on the purchase price shows that it is 
unremunerative, that is if the return on the investment is less than 4:25 per 
cent. the charge whould be to the Development Fund. The Barsi Light Rail-
way is anticipated to be unremunerative and on account of that reason the 
purchase price has been charged to the Developmcnt Fund. 

Mr Anthony has raised several points. I cannot deal with all the 
points raised by him here and now. But I am told that he has already 
written to the Railway Board about many of them. I think he has raised 
some new points here. I will certainly get them examined further and will 
inform him about them. But about two or three matters which he raised and 
which I consider important. I shall say a few words. He has referred to the 
Selection Boards and made various suggestions for their improvement like 
publishing the results within a week moderating examinations etc. Well. I 

-Replying to the debate on the Demands for Grants of the Ministry of Railways. L.S. 
Deb .• 27 February 1953. CC 1126-1130). 
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welcome the suggestions made by him and as I have said in my speech, the 
question of improving the procedure of Selection Boards is already under 
consideration and the suggestion made by the hone member will certainly be 
given due consideration. 

Then he said that the work of the Seniority Committee should be 
expedited. Well, I entirely agree with him and this matter Is engaging our 
attention and everything possible is being done to expedite the work. I 
cannot give him the exact time of how long it will take but we will try to 
finish the work within six to eight months. 

Mr. Anthony also referred to the hardship caused to the staff by 
being kept for long periods under suspension. Well, I am myself conscious of 
the need for relieving their distress on this account but the difficulty arises 
when a case is sent to court. As soon as a case is sent to a court the staff 
concerned is immediately suspended and till the court has disposed of the 
case the person concerned has to remain under suspension. 

Mr. Anthony also referred to the disparity as between divisions on 
railways in the grant of offiCiating allowance. The disparity in the rules as 
between railways has already come to our notice and action has already 
been taken to make the procedure uniform. 

Shri Gowda from Mysore has raised the question of ex-State employ-
ees of Mysore. I may inform him that the question of the staff of some of the 
ex-State Railways is under my consideration and Mysore is one of them. I 
can only assure the Member that this matter would receive my earnest 
attention. 

Shri Ram Nagtna Singh said something about his Chit Baragaon 
station. What I am concerned here with is the categorical statement that he 
made that at this particular station, the staff take large sums of money for 
supplying wagons. I would like to tell him that we shall ask for a special 
enquiry and I hope the hone Member will also gtve his help and co-operation 
in the matter. 

Several suggestions have been made regarding improvement on dif-
ferent stations and the prOvision of amenities and certain suggestions have 
been made in regard to the construction of new lines. It is not possible to 
deal with them here but I shall look into them and certainly, in regard to the 
matter of amenities and improvements, etc., try to do what I can. 

I may say a few words about the B.B. Railway of Bihar. Well that 
matter has been brought to our notice by the Bihar Government. We do not 
propose to take it over but I have asked the Chairman, Railway Board, who 
will shortly be visiting Bihar, to discuss this matter with the Bihar Govern-
ment. 
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Two or three members from the Scheduled Castes spoke about their 
position on railways. Government is fully conscious of their posit1on in 
Government services and they are taking such steps as are practicable to 
increase their representation in the services. I know the special difficulties of 
the Scheduled Castes' brethren and I want to do as much as I can. I am 
already seeing what I can do for them, especially in regard to the railway 
admInistration. 

One suggestion was made that a person belonging to the Scheduled 
Castes should be appOinted to the Railway Commission. I am prepared to 
examine the feasibility of this suggestion. 

Much has been said about the difficulties the workers have to face in 
regard to medical facilities and housing, etc. I know we have to do much for 
the workers but if the House will permit me, I may say in brief what we are 
doing at present. We are spending about Rs. 3.6 crores per annum for 
building new quarters and improving the old ones. We are spending another 
Rs. three crores per annum on health and medical services. We are spending 
about Rs. 60 lakhs a year on educational facilities. We are also spending 
about Rs. ten lakhs a year for the Starr Benefit Fund for sports, etc., and 
there are about 500 institutes and clubs for which buildings and initial 
eqUipment are found by the railways. We will continue to do still more 
within, of course, the funds at our disposal. 

Dr. Lanka Sundaram raised the question of recognition of the All 
India Railway Ministerial Staff Association. He stated that our policy was 
inconsistent in this matter and perhaps cited the recognition of Class II 
Officers' Association as an example. The recognition of Associations of gazet-
ted officers and Unions of nongazetted staff is on an entirely di1Terent footing 
and is regulated by a different set of rules. Gazetted officers are not entitled 
to form Unions and the recognition of their Association does not entitle them 
to any privileges beyond making representations. 

Mr. Nambiar has again repeated the charge of embezzlement in re-
gard to the Schlieren Agreement. If you will pardon me, I may say that Mr. 
Nambiar takes speCial pains to misstate facts. Well, if he will permit me, I 
shall quote a news which has appeared in his Tamil paper. The hon. Mem-
ber had put certain questions in regard to the recognition of the Southern 
Railway Union. The answer was given by the Deputy Minister. The answer 
has been quoted in that Tamil paper ThozhUarasu*o 

You have followed it. It is ThozhUarasu. If the House may like I shall 
try to read it in Tamil. He has quoted the answer. Then below that: 

*Referrtng to a Member (Shrl ChaUopadhyaya's) remark's "I could not catch It.' 

598 



Labour union angeekara vizhayatthai thaniyaka 
panseel.1kkapaduvathakavum merchonna arasanga kolgailabour 
union vizhayath1l kurukke nirkathu enrum thozhar Nambiar1-
dathll railway manthir1 vakkuruthial1thhullar. 

Translated into English it says that the Railway Minister has given an 
assurance to comrade Nambiar that the question of recognition of the Labour 
Union is being examined separately and that the Government's decision 
stated above will not stand in the way of the Labour Union. I do not want to 
contradict it in his face just here. I can only tell him that it is not correct 
and there have been absolutely no talks on these lines between him and me. 

Interruption * 
I have never denied that the agreement had its defects. I have never 

said that. If he will only go through the report of the Public Accounts Com-
mittee, I am qUite sure that what I said will be found to be absolutely 
correct. What the Public Accounts Committee has said is about the terms of 
the agreement which was enterd into, and the defects of the agreement. 
They could have used the word emhezzlement, that word was not taboo to 
the Public Accounts Committee. But, they have never said that. Of cours~, I 
know that they are satistied on that pOint. 

I do not remember the name, but Mr. Nambiar referred to a partlcular 
case of men being told off for two days in order to retain them as casual 
labour. I can only tell him that this is against the specific instructions on 
the subject. We will investigate the case which he has referred to. He also 
mentioned about the ad hoc tribunal. The tribunal has not yet been formed 
and the actual composition of the tribunal is under discussion, as also the 
subjects which have to be referred to the tribunal. So far as I can see, it will 
not be possible to include in the tribunal the unions which are not afflliated 
to the two Federations. 

The main point which he referred to was about the recognition of 
unions, especially the recognition of the Southern Railway Union. ReCOgni-
tion of unios is based on certain principles. No doubt, the railway and the 
workers have arrived at some satisfactory working arrangement after a great 
deal of discussion and deliberation. So far as I can see, the arrangement is 
both in the interests of the workers as well as the railways. The basic fact is 
that the Railway Board will only deal with All India bodies and the unions 
which are affiliated to either of them. There are certain exceptions in a few 
cases because recognition was given a long time ago, Dr. Lanka Sundaram 
referred to a few unions which have got rccognitIon. I may tell hIm that in 
one case, it is perhaps 25 or 30 years ago that that recognition was given. 

~ 

.Referrlng to Shrl Namblar's classification that the proceedings of that day can be seen. 
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It is difficult for me to withdraw recognition from them unless every aspect 
of the matter has been examined and gone into fully. However, it would be 
our effort to bring about as far as possIble uniformIty in this matter. Shri 
Venkataraman has rightly poInted out that sectional unions should not be 
encouraged. I entirely agree with hIm. I would like Dr. Kanka Sundaram to 
accept the sound principle and ask the ministerial staff to make common 
cause with others. The grievance of Mr. Nambiar in regard to the question of 
recognition of his union should be, in fact, more against his fellow workers 
in the labour field and not against us. 

Interruption • 

The hone Member accused me of having political motives. I am sorry I 
have to bring the same charge against him. I would like the House to look at 
his speeches and writings and those of his colleagues. They are full of 
politics. as if he is forming a plank not to fight for the labour cause, but to 
fight against the existing Government on all fronts. 

Interruption·· 

I must say that that is hardly fair. In fact. I am sometimes amazed to 
see some of the speeches made by the railway employees in this union. I will 
not quote them here. That will take much of the time of the House. But, I 
wonder if these employees would evcr be able to perform their duty satisfac-
torily. I think that Mr. Nambiar and his friends have to work with a different 
outlook altogether. He will excuse me if I say that he and his colleagues 
have failed to make a correct appraisal of the real sItuation in the country 
and therefore they have frequently faltered and failed. I would beg of him to 
understand the existing position of the country and see where the railway 
worker stands in that picture. Then alone would he be above to assess the 
correct position and formulate a propoer labour policy. 

·Replying to Shrl Nam biar's interjection that we want your recognltlon, not their recogni-
tion. 

~ 

··Responding to Shrl Raghavalahj's remarks that the han. Minister Is committing the 
fallacy of ... 
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ALL ROUND GROWTH* 

Sir, I am thankful to hon. members for their constructive and helpful 
approach throughout the debate on the railway Budget. I am specially thank-
ful to Mr. Ghose for his constructive speech, and to Mr. Sundarayya for not 
being vehement in his criticism. To my mind, this approach is perhaps more 
effective than an outright condemnation of our acts of omission and com-
mission. Needelss to say, I have listened attentively to everything said in the 
House. Many useful suggestions have been made and some new points 
brought to our notice. They all merit our consideration, and I shall ask the 
Railway Baord to examine them and see what appropriate action could be 
taken on them. Much as I would like to do, I find it difficult to go into every 
point referred to here as for one thing the time at my disposal is limited, and 
for another, the Deputy Minister has already covered some of them. I would 
therefore confine my remarks to a few important matters only in which the 
House would naturally be anxious to hear the Government's point of view. 

Sir, much stress has been laid on the development of railways, and 
rightly so. I might as well assure the House straighway that I am in no way 
less keen myslef in regard to the need for their effective development. In fact, 
I have said so in my speech. It is one of my ambitions as Railway Minister to 
build up new railway throughout the length and breadth of the country. I 
have no doubt that there are vast areas in our country which are rich in 
mineral and other resources and which are awaiting development, or which 
are waiting for development through proviSion of proper means of communi-
cation. It is therefore my most earnest desire to draw up a blueprint of what 
we must do in this direction and try to deal with this vital problem with 
expedi tion. 

I shall now briefly tell on what lines I am thinking. I am thinking 
firstly that those areas where heavy industries are being developed w1ll 
certainly have to get priority over others. Secondly will be taken those areas 

.WhUe replying to the discussions on the Demands for Grants of the MInistry of Railways 
(R.S. Deb., 1 March. 1954 cc 1416-1438). 
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which are rich in minerals. etc. and which require to be opened up. These 
areas, in most cases, may be the so-called backward areas at present. These 
areas will, include those which produce commodities for export to other 
parts of the country or overseas and the further development of which is 
hampered on account of lack of proper communications. Next will come 
States like Rajasthan. Vindhya Pradesh, Orissa, and areas like Malanad and 
Karwar which deserve special consideration, as their mileage of railways at 
present in limited. I am also considering the examination of such alignments 
as Cape Comorin to Bombay, i.e., the West Coast railway lines which have 
so far been considered as an impossible proposition. I know it is not going to 
be an easy matter either finanCially or technically, demanding as they do en-
gineering skill and talent of a very high calibre. But we need not be unduly 
pessimistic about the availability of such talent. Perhaps the real question is 
that of funds. I do want. however, that a preliminary examination should be 
made. and I shall advise the Railway Board accordingly. Then we will have 
to consider the question of electrification of busy and heavy sections on 
different railways in the context of the availability of power as a result of our 
river valley projects coming into operation. Electric traction entails very 
heavy iniitial expenditure, but all the same, we have to plan ahead and 
examine how the various schemes could be put through on a programme 
basis. We can for example electrify several sections of the Southern Railway, 
extend the present electrified sections considerably on the western and Cen-
tral Railways, and on the Northern Railway we can Similarly consider the 
Amritsar-Dclhi route which has dense traffic, as also the Kanpur-Lucknow 
section. On the Eastern Railway our intention already is to electrify more 
than one section as early as possible. I have not included many new lines in 
this year"s Budget, but I shall try to take up a few when the surverys have 
been completed, and in the next year"s Budget I do intend to provide for a 
number of them. I have also asked the Railway Board to prepare our second 
Five Year Plan from now onwards. and they will do so, keeping in view the 
four main categories which I have just elaborated. I hope our second Five 
Year Plan will be much more ambitious and will fully serve the urgent needs 
of various parts of our country. The House should not forget the important 
fact that one of the major bottlenecks in the rapid development of railways is 
the shortage of steel ana other materials. Further extension of electric trac-
tion would require considerable quantities of steel and steam traction also 
will demand large quantities. Then the need for skilled personnel and extra 
transport capacity and such other factors have also to be kept in view. Still 
the main thing is the availability of material and if we are able to get it 
adequately, I have full faith that we can go ahead fast enough and I have no 
doubt that we can certainly build substantially more mileage per year dur-
ing the period of the second Five Year Plan. But I hope you will agree with 
me that we should restrict the import of materials from abroad except those 
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required essentially for renewals which have to be carried out in the interest 
of safety. 

Many hone members have made reference to specific construction 
projects which in their view should be gtven priority. For example. Shri 
Hegde, has asked for a rail connection between Kadur and Sakhleshpur. As 
hone members are aware, the survey for the Mangalore-Hasan line is already 
in progress and Sakhleshpur will be one of the stations on this line when 
constructed. The question of constructing a line from Sakhleshpur to Kadur 
via Chilanagalur will be considered after a deciSion has been taken on the 
Mangalore-Hasan line. Dr. Raghubir Sinh asked that the broad gauge con-
nection to Indore should be provided early and new lines should be con-
structed in the Bhil area. A survey for the broad gauge connection to Indore 
has been completed and the reports are under examination. As regards the 
latter, the survey is still in progress. 

I have already referred to the possibilities of electrification in the 
future of certain sections. I may now tell the House something about the 
schemes we have already under our consideration. 

The electrification of Calcutta suburban services, which will gradually 
be extended to the coal belt in Bihar and Bengal : As you know, electrifica-
tion of Howrah-Burdwan line has been already included in the next year's 
programme. The cost of this scheme for extending it up to Moghalsarai will 
be Rs. 86 crores. It will be seen that this will absorb the fmancial and 
material resources for a number of years. 

The electrification of C}uilon-Ernakulam section: This is expected to 
cost about Rs. 2 crores. As the construction of this line is already in hand, 
this scheme is under active examination and a final decision will be taken 
within the next 2 months. 

I have already told you that the extension of electrification from Tam-
baram to Villupuram, which will cost about Rs.4 crores, is already under 
examination. 

If I speak about each and every line proposed here, it will take a lot of 
time. Therefore, I shall simply say that all the proposals put simply say that 
all the proposals put forward by hone members here for the provision of 
several new lines would be listed and considered, while drawing up our 
second Five Year Plan. I have asked the Railway Board to take note of all 
these lines and bear them in mind when the second Five Year Plan Is being 
drawn up. 

In connection with the development of railways, it was suggested that 
we should have only one gauge on the Indian Railways. It Is undoubtedly 

603 



true that, if there is only one gauge, it would considerably Increase the 
efficiency of the railways and reduce their cost of operation also. It will, 
however, be a mistake to think in terms of one gauge only in the existing 
circumstances because we have more than 18,500 track miles of metre 
gauge and to convert them into broad gauge will mean enormous cost, 
which could be utilised for the further expansion of the railways. I am sure 
the House would agree that this is hardly the time to spend our funds and 
energy on this work. The metre gauge has, it seems, come to stay at least for 
some time to come, but we do not certainly want to extend the narrow gauge 
any further. I would like to make that clear, because Prof. Ranga suggested 
that we should build narrow gauge lines first and then convert them into 
broad gauge. In this, I am afraid he did not take a long-range view. He 
should take into consideration that the capacity of the narrow gauge lines is 
very limited. Perhaps he did not consider that. There would be considerable 
infructuous expenditure involved in building new lines first as narrow gauge 
and then rebuliding them into metre gauge or broad guage, as the standards 
of construction, gradients, etc, are quite different. It will therefore be difficult 
to accept this as a general policy for development purposes. On the other 
hand, we may have to consider in due course the conversion of all existing 
narrow gauge lines into metre gauge or broad gauge. 

My proposal regarding the adoption of the inflated mileage basis of 
charge is designed mainly with a view to facilitating the further development 
of railways. In order to make the new lines self-supporting to the maximum 
extent possible and to reduce the burden on Railway Revenues and General 
Revenues, the present proposal is to charge freight rates and fares over such 
unremunerative new lines on the basis of an assumed distance with suitable 
inflations which may be one and a half to two times the actual distance. The 
inflation would be on goods traffic or on passenger traffic or on both accord-
ing to the character of the line. It is not the intention for the present to 
apply the inflated mileage basis to those existing lines where it is not operat-
ing at present. The people, I know, are generally willing to contribute their 
mite provided they get some thing definite in return for the benefit of their 
area and I have, therefore, every hope that this proposal would be welcomed 
by all as helping in the further expansion and extension of our railways. 

I quite appreCiate the feelings of hon. members who have put forward 
suggestions regarding the quantum of payments made by the railways to 
General Revenues. One suggestion was that a moratorium should be de-
clared for a period of twenty-five years and another that the contribution of 
4 percent, be reduced to 2 percent. although Shri Kishen ChandJl surpris-
ingly enough had suggested that a higher rate of 6 per cent, as contribution 
to the General Revenues be made or the capital be inflated to correspond to 
the market value. I do not want to comment on this any further as I have 
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already infonned the House that the question of payment of dividend to the 
General Revenues will form the subject of examination by an ad hoc Con-
vention Committee to be set up for the purpose. They will certainly bear all 
the factors in mind before coming to a fmal decision. An hone member also 
raised the point regarding the inadequacy of the contribution to the Depre-
ciation Reserve Fund. The present rate of contribution is based on the 
recommendations of the Railway Convention Committee set up by the Con-
stituent Assembly in 1949. As I have already just now indicated, these 
arrangements are due for review and the Committee to be set up will no 
doubt examine this aspect also. 

Some friend from the OpposItion from Orissa who is not here had 
some doubts about our budget estimates but you will permtt me to say that 
our budget estimates have proved more or less accurate. It was suggested 
last year also that they were on the high side and might not be realised. I 
can perhaps well claim that there has not been much of a gap between the 
revised estimates and the actuals for the last two or three years. I hope the 
doubts expressed this year will also not prove true. Some hone members 
remarked that the decrease in the surplus was the direct result of the 
increase in the fares and freight as the law of diminishing returns had 
operated in the railway industry. I am afraid I do not hold this view. The 
reduction in surplus is not due to diminishing receipts but to the increase in 
expenditure. I have already mentioned that during the current years there 
has been unavoidably a net increase of Rs. 6.6 crores in the working ex-
penses but for which the budgeted surplus would have been realised. The 
passenger traffic, though exhibiting a downward trend for some time, has 
now practically stabilised itself. Goods earnings have somewhat gone up and 
are expected to rise higher still. All this would not have been possible if the 
law of diminishing reutms had operated. But I agree that an adjustment of 
freights and fares should be restored to the extent it may be justified with 
the changing economic means of the country, and the expenditure side will 
have to be very carefully examined. I entirely agree with Mr. Rishen Chand 
that we should be very watchful of the expenditure we incur and we should 
certainly examine where economy could be made and the Railway Board 
should take immediate and prompt action to prune our expenditure. 

I have already, in my speech, indicated that for the fIrst Five Year 
Plan, there is likety to be a short fall of about Rs. 60 crores. By the end of 
1954-55 the Finance Ministry"s allotment would be RS. 91.71 crores against 
a total of Rs. 80 crores for the five year period. That is, an excess of 11.71 
crores has already been allotted to the railways during the first four years of 
the Plan. My colleague the hone Finance Minister and myself are in agree-
ment that it is not possible to do anything to make good this deficiency but 
we have to make certain that there is no further deterioration in the 
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position. 

I am sorry Dr. Kunzru is not here. but he Is perhaps the only Member 
who spoke very strongly on regrouping. I shall therefore deal in brief with 
the points he made out In his speech. I must say that Dr. Kunzru was not 
fair to me when he made certain observations against the booklet on re-
grouping. In accordance with his own wishes I tried to palce before the 
House the data that we had in our possession. I have discussed and looked 
into these figures more than once and found that it was not possible to 
make a correct appraisal of the results of regrouping on that basis and the 
House Is aware that I have not withheld that fact and have clearly said so in 
my speech. The figures that this pamphlet contains were examined and seen 
by the Members of the Board and the Financial Commissioner for Railways 
also. who, I am sure Dr. Kunzru will also accent Is a dependable student of 
figures and statistics. I could not have asked a better person than Mr. P.C. 
Bhattacharya, our Financial Commissioner. to apply his mind to this sub-
ject. And, yet I am sorry that Dr. Kunzru, in stead of being thankful should 
have thought it propcr to blame me for the pamphlet. 

I agree that Moghalsarai which he mentioned in his speech was not 
an interchange point before. but the figures rcgarding Moghalsarai have 
been particularly mentiocd to indicate that the oft-repeated apprehensions. 
that as a result of the present regrouping. Moghalsarai would become a 
severe bottleneck which would have an adverse eITect om the East-West 
traffic, particularly coal movements, have not proved correct, and that the 
transfer of control of Moradabad and Bareilly transhipment points, as a 
result of regrouping, from one Administration to another. also has not ad-
versely aITected the movement of traffic through these brcak-of-gauge junc-
tions. It will. perhaps, not be incorrect to crcdit regrouping with the im-
provement in the quantum of traffic that has been secured through other 
junctions mentioned in the pamphlet which have ceased to be the points of 
interchange as a result of regrouping. 

Dr. Kunzru has quoted certain statistical figures to show that the 
operational efficiency has gone down as a result of regrouping. While ac-
knowledging the imporvement in engine usage, as indicated by "Engtne 
Miles Per Engine Day", and wagon usage, as indicated by "Wagon Miles Per 
Wagon Day", he said, that these were secured by an increase in working of 
the engines as indicated by an increase in"Engine Hours". Well. I am afraid 
he is not quite logical and has obviously erred. The improvement in engtne 
hours, has been largely secured by reducing the idle time of the engines. The 
increase in the "Total Engine Hours" might have perhaps been considered 
wasteful if the percentage of "Train Engine Hours" to the "Total Engine 
Hours" was reduced, which has not been the case. That percentage has 
been maintained at the same figure as last year in regard to "Passenger 
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Services" on the broad gauge and "Goods Services" on the metre gauge. but 
there has been an improvement of about 2 1/2 per cent. on the goods side of 
the broad gauge and about 1 1/2 per cent on the passenger side of the 
metre gauge. 

Then. there has been a progressive improvement in the utilisation of 
wagons as the figures for wagons miles per wagon day will show. This was 
41.8 in 1952-53 against 33.1 in 1948-49 on the broad gauge and 31.4 in 
1952-53 against 29.1 in 1948-49 on the metre gauge. There are other effi-
ciency statistics which could show improvement in performance. For ex-
ample, the net ton mHeage carried per engine hour has risen from 693 to 
827 on the meter-gauge. showing an increased quantum of work per engine 
hour. Similarly the net ton mile per wagon day has increased from 358 in 
1948-49 to 452 in 1952-53. on the broad gauge though they were a little 
lower than in 1951-52 and it has risen from 171 to 204 on the metre gauge. 
showing better utilisation of wagons. Further, the net ton miles per goods 
train hour rose from 1,669 to 1,929 on the metre gauge, showing higher 
quantum of work done per goods train per hour. 

The percentage of passenger trains arriving on time during 1952-53 
is the highest recorded in the past 12 years, both on the broad gauge and 
metre gauge sections, not ony in respect of mail and express trains, but for 
all trains. 

I would, however, submit, Sir, that it would not be quite appropriate 
to draw conclusions or make generalisations about the efficiency of opera-
tion of our railways consequent on regrouping on the basis of any particular 
statistics alone. 

While accepting the more economical utilisation of locomotives and 
coaches due to the unification of the G.I.P. and the Nizam's State Railways, 
Dr. Kunzru, like a good lawyer who is determined to prove his own case. 
passed on to the general question of pooling and its advantages. I hope Dr. 
Kunzru did appreCiate that so far as this particular area is concerned, 
whatever arrangements have been made were facilitated by the integration 
of these two Railways into one Railway Administration. Well, I will not say 
anything about pooling about which Dr. Kunzru was very particular. as he 
is not here now and other hone members have harldy interested themselves 
in the matter. But I would like to say a few words with reference to the 
observation he made regarding the deterioration in the figures of consump-
tion of coal per 1,000 gross ton miles on good services on B.G which has 
gone up from 160.8 in 1951-52 to 166.5 in 1952-53. Well. Dr. Kunzru the 
Railway Board's Annual Report for 1952-53. Well. Dr. Kunzru has obviously 
taken these figures from the Railway Board's Annual Report for 1952-53. 
Volume II and it is not his mistake. the mistake is ours. I regret to point out 
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that the figures of coal consumption on metre gauge passenger service has 
been wrongly printed as 266.8 instead of 226.8. So there Is an improvement 
instead of deterioration. In the case of broad gauge, no doubt, the consump-
tion has gone up by .86 per cent, in passenger service and 3.5 percent in 
goods service while on the metre gauge there is an improvement of 1.7 
percent in passenger services and .4 percent in goods services. The plus and 
minus variations of about one percent generally represent the nomral fluc-
tuations and are influenced by a variety of factors one of which is the 
quality of coal. For example, the Northern Railway during 1952-53 received 
a lesser quantity of selected A and B grade coal and had to use compara-
tively inferior coal for mail and express services. 

In the case of goods services on broad gauge railways, I would like to 
point out that there is a general improvement on the Central, Northern and 
Western Railways; there is a slight increase on the Southern Railway. The 
Eastern Railway figures are under examination, as it is visualised that 
consequent on the merger of the East Indian and the Bengal Nagpur Rail-
ways in 1952-53, there may have been some overlapping of coal consump-
tion figures for the portions divided. But still this matter would require fur-
ther looking into and I would not like to make any definite statement before 
it has been fully re-examined. 

I do not claim, Sir, that substantial ecomonies have resulted due to 
the regrouping and my fear is that in future too, the ceonomies effected may 
not be substantial. Similarly I share the views of Dr. Kunzru that the work-
load on each railway Administration has increased, and these are matters 
which deserve our earnest consideration. I might, however, correct a factual 
wrong impression in Pandit Kunzru"s mind in regard to the traffic loaded on 
the present Eastern zone. He said this zone carried about 50 percent of the 
total traffic. The position, however, is that the wagon loads on this zone 
amount to about 50 percent of the broad gauge loadings as stated in the 
pamphlet, due to coal and mineral traffic being concentrated in a small area 
The train miles worked by the railway however, are about 20 percent or one-
fifth of the total train miles on Indian railways. But even so, the heavy work 
load is admitted. I, however, think that it may be possible to overcome many 
difficulties experienced, by making adjustments in the internal organisation 
of railways suitable rather than by re-embarking on drastic changes imme-
diately. The argument of Dr. Kunzru is that if we propose to retain the 
present Eastern Railway as it is, why we could not do away with six zones 
and form one or two zones for the whole of the railway system. I do not want 
to enter into any controversy with a person of the eminence of Dr. Kunzru, 
but I am really unable to understand his argument. May I ask if Dr. Kunzru 
would like to have twenty railways which existed before. That I am sure he 
does not. There is no point in arguing in a Circle. We are not arguing in a 
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law court and I shall, therfore, without hesitation say that the perfonnance 
of the railways would have to be carefully examined for in 1953-54 and I 
know the Railway Board would do so, in order to assess the correct position. 

Some criticism was made about the functioning of the Railway Board. 
The Railway Board functions as a corporate body like a board of directors of 
a large commercial concern. Each member is responsible for dealing with all 
technical aspects of the subject of which he is in charge. When a question 
impinges on the functions of another member, his concurrence is necessary 
before orders issue. Each functional member is responsible for giving neces-
sary technical guidance to the railway Administrations in respect of the 
subjects for which he is a functional member. Board meetings are held 
weekly or often as necessary. There are meetings of the full Board with the 
Minister as well at which questions of policy are discussed and settled. It is 
a different matter whether there should be a change in the present set up or 
not, but I do not agrce with the view expressed by some members that the 
Minister should impose a lesser amount of control over the Board. On the 
contrary, I think he should have full control over all policy and other mat-
ters vital to the railways and to the staff. The Minister, either in the Rail-
ways or in other Ministries, does not normally interfere in day to day mat-
ters but he has and should have a complete sayan all other questions. I 
have no doubt that the position is bound to deteriorate if he does not do so. 
whether there is a Chief Commissioner of Railways or not, it would, I sub-
mit, be desirable for the Minister to keep himself in touch with the func-
tional members; each member being practically a Minister in itself direct 
contact with the Minister is essential. 

Sir, I need not say much regarding the rolling stock. The Deputy 
Minister has already given the figures of overage stock and the improvement 
that we expect in the coming year. I shall not go into the figures and I am 
prepared to accept that they have sometimes confused me too because I 
have also seen different figures on diffcrent occasions, but I hope that the 
House will agree that we are on the right path and that we are doing our 
best to rehabilitate the railways. The policy of indigenous purchases is fore-
most in my mind and I am sure the Board will follow it faithfully. But one 
cannot also ignore the fact that the stopping of imports altogether would 
result i~ slowing down of certain of our rehabilitation programmes and also 
postponing the supply of urgently needed rolling stock for which there are 
increasing demands. The criteria applicable to any item that is being consid-
ered for import should be, firstly, can it be made: in India at present even 
from imported materials, and secondly, can we wait for it until it can be 
made in India, say in a few years? I think the House will find that both these 
considerations arc taken into account before any railway equipment is pur-
chased from abroad. 
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One hone member perhaps Mr. Shyam Sunder Tankha criticised a 
statement in my speech regarding the stepping up of production at Chit-
taranjan from 120 to 150 and thereafter to 200 average size locomotives. 

Interruption-

I am thankful and I withdraw the words that you had criticised. How-
ever, I would like to clarify that pOlnL Well, the Works at Chittaranjan had 
been designed for a production ot 120 locomotives per year as the hone 
member said. The factory has not yet reached the scale of optimum produc-
tion but, as the HOUle is aware, this is being progressively stepped up. At 
present, the Ch1ttaranjan works one shift only and by increasing the shifts, 
increased production In the factroy will be possible. It may be necessary to 
add a few more machines and obtain some additional eqUipment; there is 
plenty of room in the factory to instal the extra plants. In fact. this idea 
struck me for the first time when some Japanese munufacturera hAd come 
here and I had an occasion to meet them. They visited the Chittaranjan 
Works and they were greatly impressed by what they saw there. They came 
back and while talking to me said that the Chittaranjan Works are large 
enough to produce double the target which has been fixed that is they 
thought that instead of 120 locomotives being produced that factroy could 
produce 240 locomotives. It was then that I discussed this matter with the 
Chainnan of the Railway Board who immediately went to Chlttaranjan and 
disc\lssed it further with the Chief Mechanical engineer and the General 
Manager there, they are all hopeful that there will be no speCial difficulty lfi 
increasing the production from 120 to 150 and thereafter to 200. However, 
as I said it will take time, of course. arrangements will have to be made to 
train more skilled staff to duplicate the present process. 

Some hone members said a lot about catering. The Deputy Minister 
has already replied to many points mentioned here by various members in 
the House but I would like to say only a few words. As I told the HOUge, a 
Committee has been set up to go into this matter and the Committee will 
examine the various aspects and the extent to which the following-which I 
shall just enumerate-four systems could be adoped. One is contract system 
to maintain competition, second is a co-operative system; third Is the de-
partmental system without involving heavy losses, and fourth 1s by lpeetal 
bodies like Annapurna. I shall apprise the House of the recommendations of 
the Committee in due course. 

*Responding to Shrl S.Sn. Tankha's clarification that he had not critiCised hone Minis-
ter's speech but had observed that the hone Minister seemed too opUmlstlc and that on 
visiting the works and from their own report. he was afraid that the target aimed by the 
hone Minister was not capable of being achieved unless the work was expanded or other 
methods were adopted to step up produclon considerably. 
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A number of members suggested that concession tickets should be 
issued to pilgrim centres. It may be painted out that the introduction of the 
circular Tour Tickets for tours of 1.500 miles and over at three-fourths the 
tariff rates should go a long way in serving the purpose which concession 
tickets to distant pilgrim centres or to historical places would otherwise 
serve. 

8hri H.D. Rajah wanted to know how many coaches are to be built in 
the Integral Coach Factory at Perambur, what the apprOximate cost of every 
metre gauge or broad gauge coach would be and how it would compare with 
the present values of the coaches under the present inflated prices; he also 
wanted to know whether this Factory would be economical and in the best 
interests of the country. When the Integral Coach Factory at Perambur goes 
into full production it will produce 350 broad gauge coaches per annum. 
Although the allmetal lightweight integral cosch to be produced in the above 
Factory would be better than the coaches now in production in India, it is 
estimated that the manufacturing cost will not exceed that of the coaches 
under production at the Hindustan Aircraft Ltd., which is Rs. 1,30,000 

There are several other points in the same connection, about the 
agreement with 8chlicrens which Mr. Deogirikar has mentioned but it is old 
history and an old story. The House if fully aware of the revised agreement 
we have entered into with schliercns. I need not take the time of the House 
over that matter. 

About the Efficiency Bureau, Pandit Kunzru had made certain que-
ries, to which the Deputy Minister had replied. I might also say that the 
Bureau is a speCialised unit of the Railway Board to assist them in obtain-
ing better performance and economy all round. Any deterioration in any 
important side of railway operation will corne under its review; it will submit 
its recommendation for examination by the Railway Board. The Bureau will 
undertake such enquiries as are referred to it by the Railway Board, but it 
will be certainly free to suggest to the Board the results of the investigation 
of any problem which is based on its own statistical studies and which is 
likely to produce fruitful results. 

About the Barsi Light Railway, 8hri Deogirikar complained that the 
condition of the Railway was extermcly bad, which was acquired by us 
recently. Well, I do not know our reports are different. Government had an 
appreciation made of the condition of the assets-the rolling-stock and the 
track-and it was reported that the condition of the rolling-stock was good 
and that with regard to the permanent way and the bridges no renewal 
would be necessary in the next twenty years. The Inspection Reports of the 
Government Inspector of Railways who reported in March 1950 showed that 
the staion buildings, though of modest design, provided facilities for the 
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traffic dealt with, and the station buildings and premises were generally 
well-kept. So, that is the position about the Barsi Light Railway. I may 
assure Shri Deogtrikar that we will do our best to remedy the deficiencies 
that exist on the Barsi Light Railway ..... . 

Interruption • 

Sir, I shall be only too happy to abolish third class. In fact-I would 
not like to say it categorically-my idea is to ultimately have only two classes, 
upper and lower; but that is an ideal which we have to pursue. I do not 
think that it will take a very long time to come to a decision on that matter. 
When we will be able to implement-that is, perhaps, a different matter; it 
may however, take time; but I have no doubt that in the interests of the 
railways as well as in the interests of the general public, it is advisable to 
have only two classes on the Indian Railways. 

Sir, Some hon. members, especially Lady Members have spoken of 
discrimination in the Amenities Committee. Shrimati Seeta Parmanand is 
always a staunch supporter of equality but she now proposes to appoint 
only ladies on the personnel of the Amenities Committee taking recourse to 
a whole-sale exclusion of males. I am not going to speak too much on this 
point because the hon. members are well aware of the fact that a sum of 
three crores of rupees has been earmarked in the Budget for providing facili-
ties to the passengers and I think by this cnough of amenities has been 
given at smaller stations. The remarkable feature of our programme is that 
we are out for improving the smaller stations in addition to the big ones and 
have already provided a number of facilities there, such as the construction 
of platfonns and making provision for sheds, etc., I think, this programme 
has got to be worked out still further with a view to giving more comforts to 
the passengers. I desire, if it be decmed proper, we ought to allocate some 
more money for this, in the Budget. 

I have no doubt that Shrimati Seeta Pannanand's opinion that ladies 
can do better in matters of amenities is sound to a great extent. Ladies do 
possess a natural aptitude for that and this is under my consideration. The 
Railway Amenities Committee and the Time Table Committees, etc., need be 
reconstituted because the persons who represent the people must be gtven 
chances. They have a better knowledge in this regard which can be profita-
bly used. A faulty time table causes trouble to the Parliament or its mem-
bers and multiplies their difficulties. I, therefore, think it proper to include 
the representatives of the people on these CommUtes so that they may do 
their bit zealously and the public may not face mueh difficulty. 

*Referring to Shrl H. D. Rajcsh's remarks, 'What about the abolition of third class?-
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If the Parliament members interfere, the Committee will be over-
hauled; but I know that the members of paliament understand their respon-
sibility well. I desire that a ady member from the memberes of Parliament 
should be especially included. 

The next point that has lbeen raised is in regard to coaches for 
passengers traveling in third class. They say, that coaches for their class 
compartments shoulld be made after a particular pattern. The third class 
coaches have been standardised in certain respects and, I think, they are 
also very comfortable, but the real question pertaining to the third class 
compartments which, I think, the hone members have also raised. is how 
over-crowding can be reduced. Although conditions have much improved, 
yet, at several stations while trevelling. I have personally observed that the 
third class compartments are very much over-crowded. If over-crowding is 
reduced, travelling can be really comfortable and the compartments may be 
kept more near and tidy. Whcn crowds swell, it is not possible to clean the 
compartments and hcnce passengers have to face a great difficulty. There-
fore, we shall be adding new trains and extending their services. I believe 
during the past two or two and a half years six or sevcn hundred new trains 
were added and existing train services wcre extended. This measure has 
gone a long way in reducing over crowding. Therefore, we have mainly to 
concentrate on how we can reduce over-crowding and, I believe, the Railway 
Board also will make all-out efforts to reduce over-crowding so that the 
passengers may be put to the least trouble. 

In the end, I would like to speak a fcw sentences on the question of 
effecting reduction in Railway expenditure. A desire for minimising expenses 
has been generally expressed. In my spccch, I told the House that there is 
an increased expenditure of nearly 50 crorcs this year. The bulk of this 
increase is attributable to the liberalisation of benefits to staff. This state-
ment has been viewed with some suspicion. At several places it has been 
even taken to mean that we are going to effect a cut in the wages or 
remu~eration of the staff. I regret to say, that a propaganda is being made 
cspecially on the Southern Railway that the staff is going to be retrenched 
and their salaries reduced. I regret and fail to understand why this sort of 
propaganda is being made. Hence, I take the opportunity of clarifying this 
point. At the very outset, I approved of the proposal for decreasing expenses, 
and Shri Rishen Chand also directed my attention to it. I desire that special 
instructions be issued to the Railway Administration to the effect that ex-
penses should be minimised wherever there is the least possiblity barring 
the staff and I believe, this will have a good effect; but I have no faith in 
effecting this reduction at the cost of the staff or by way of putting the stuff 
to some trouble. I do admit that the Railway staff or the Government of India 
employees get better emoluments than the State or local Board employees 
but this does not mean that we should reduce them. I am of opinion that if 
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our country makes progress or marches ahead we w1ll be compelled to gtve 
still better emoluments to our staff and more attractive words than the 
present ones. I do not agree that the expenses should be minimised by 
reducing the wages of the staff. I, on the contrary, think, if we are not in a 
position to increase their wages, we should at least not try to withdraw the 
facilities we can give them. In the present world of classes, there are the 'bIt 
and 'small' although to me these classes do not seem to exist here. In our 
department, the lowest rank is the 'gang-man' and I have personally seen 
the 'gang-man' at work. Zones, covering areas of three or four miles, are 
allotted to him. Every morning he starts regularly from one end and walks 
down to the other examining the line and again retruns to his place, whether 
it is rainy, summer or winter season, he has no hots for shelter. What a 
great responsibility he has to shoulder. He has to see to the upkeep of the 
entire line. It greives me if we drop out this railway starr from view and fall to 
provide them with any facilities. Our officers are lacking in a sense of 
sympathy.-

I do not worry about rise in expenses bccause there is no reason why 
we should not provide them with clothing in order to protect them from the 
showers of the rainy season and the chill of the winter. I am of opinion that 
these comforts must need be given to them. I desire that a feeling of sympa-
thy for them has got to be developed instead of being tabooed. 

I hope that we shall be doing our best for prOviding them with as 
many facilities and other helps as we can, whether we build houses or we 
make provision for proper medical aid for them. 

I am very much grateful to you and the House who have given a 
patient hearing to what I have said and have given me their suggestions in 
regard to the Railway Budget. I assure you that I shall work them out in a 
profitable manner and I think, these suggestions w1ll also prove beneficial to 
the railways. 

- Responding to Shri H.P. Saksena's remarks, 'There would be no end to their 
interference. • 
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EXPANSION WITH EFFICIENCY* 

Sir, I am thankful to the House for its kind handling of the Railway 
Budget. It naturally throws additional responsibility on me. I shall most 
gladly consider the various proposals that have been made and also see how 
best they could be implemented. 

I have already spoken in the other House about the development of 
railways, and I need not repeat here what I have said there. I think the four 
categories that I mentioned, in the logical order in which we should tackle 
them, are : 

Firstly, lines required to meet the needs of heavy industrial and 
agricultural development schemes will receive first priority. 

Secondly, lines required to serve areas rich in mineral resources but 
still not exploited and those which provide commodities for export abroad 
will come in for consideration next. 

Thirdly, undeveloped areas lacking adequate means of communica-
tion will then be considered. 

Fourthly, there may also be schemes such as those of electrification 
of railway lines, which are a class by themselves. 

If we are able to programme our devclopment on these lines, there 
should be no reasonable objection from any quarter. I may make it clear 
that no consideration except the needs of different areas and the needs of 
different areas and the needs of different industries, and of our own develop-
mental economy as a whole, is our guiding factor. If political people also 
take interest, it is only for one or two out of these very same lines. Whether 
a railway line comes first or later, it does not make much difference in an 
area which is still to be opened up. So, the fear of politics playing any part 
in this matter has no special significance. Yet priorities have to be fIxed 

*Replying to the debate on Railway Budget 1954-55. L.S. Deb., 5 March 1954, cc. 1299-
1318. 
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properly and they will be fmalised in consultaion with the Central Board of 
Transport on which are representted the various Ministries of the Govern-
ment of India and also the State Governments. 

In the course of the debate, hone Members have referred to the need 
for railway construction in various parts of the country. Hon. Members will 
be interested to know that these requests will mean new construction of 
nearly four thousand miles of railway costing about two hundred crores of 
rupees. Mention has been made of Waltair-Madras and Wellore-Rayalas-
eema lines in Andhra, Chamarajanagar-Satyamangalam line in Mysore, Tam-
baram-Villupuram line in Madras, Assam-Agartala link line in Tripura, Him-
matnagar-Udiapur line in Rajasthan, restoration of line in Kosi area in 
Bihar, Satna-Rewa line in Vindhya Pradesh. Many other lines have also 
been mentioned. I would not like to name each and every one of them here, 
but I can quite appreciate the anxiety of the hone Members in this regard. As 
I have said in the other House, all the suggestions made in this respect in 
Parliament and elsewhere, will be looked into and a list compiled for consid-
eration in connection with our second Five Year Plan. It is my intention to 
prepare a bluelprint, from now on, for execution during the next five years. 
Provicded the necessary material is available, it will be our endeavour to 
undertake construction of new railway lines including doubling etc. totalling 
something like one thousand five hundred to two thousand miles during the 
second Five Year Plan. I have no doubt that for the development of railways 
we will have to find more funds. As has been suggested by hone Members, a 
sum of about hundred crores of rupees is what the railways would require 
for the purpose. But, we have to cut our coat according to the cloth. I am 
sorry. our colleague the Finance Minister is not here. but he is aware of the 
wishes of this House as well as the other House and will certainly consider 
how they could be met. 

Some doubt was expressed by Shri Sarangadhar Das about the wis-
dom of undertaking electrification of railway lines instead of undertaking 
construction of new lines in underdeveloped areas, as this would be an 
unremunerative project. Mr. Mukerjee has said exactly otherwise. quite con-
trary to what Shrl Sarangadhar Das has said. Shri Sarangadhar Das meant 
the Calcutta suburban service. I would like to make it clear that the electrifi-
cation of Calcutta suburban service will ultimately be extended to Moghal 
Sara~ and it is likely to be a remunerative project as it will handle heavy 
goods traffic besides the suburban traffic. I think Mr. Sarangadhar Das very 
well realises the conditions existing at prescnt in Calcutta. An over-popu-
lated city where living conditions have become difficult naturally causes 
serious anxiety to the residents and to the State Government. The surplus 
population must therefore find a place in the suburbs and this is not fesible 
unless quick means of transport are made available to it. Besides, the 
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quadruple lines from industrial areas to Calcutta are also reaching the 
saturation pOint. and we must take steps to speed up our trains through 
electrification in order to meet the transport needs of this area. 

The position in Bombay is also none too easy. I. therefore. think that 
we should go ahead with our elecrification schemes which will benefit the 
urban area as also a large part of the rural areas through which these lines 
will pass. It will be appreciated that electrification, especially in heavily 
worked areas, will not only make the transport more dynamic but will be 
economical in operation as well. It will also help to conserve the fuel used in 
operating train services which can usefully be employed in the development 
of industries in other sectors. The electrification of railways, where it is 
justified. will I am sure, pay dividends and should be in the best interests of 
the developmental economy. 

I need not say much about the restoration of dismantled lines. We 
are restoring them all except a few which are wholly unremunerative or 
where roads have come up and bus services have developed. The Railway 
Board. however. is constantly reviewing the pOSition. In this connection, I 
may, for example, refer to the restoration of the Morappur-Hosure line in 
Madr~ about which Shri Ramaswamy spoke a good deal. I would like to 
inform him that its urgency and usefulness have been accepted by the 
Railway Board. but only with some diversion of alignment inclusive of an ex-
tension as well. The State Government have also recommended its early 
construction. We shall have. therefore, to consider and decide about it soon. 

It is with the desire of increasing the pace of development of new lines 
to be undertaken, unimpeded by consideration of remunerativeness that I 
had indicated my intention of applying an increased rate of charge on in-
flated mileage basis which may be one and a half to two times the actual 
distance, depending upon the remunerativeness of the proposed line. I may 
make it clear that it is not proposed to adopt this as a permanent policy or 
to extend it to the existing lines, but to apply it for some time to new 
unremunerative lines until the areas served by the develop and the lines 
become self supporting. 

Some apprehensions have been expressed regarding the capacity of 
the railways to undertake development works on a large scale due to the 
shortfall of about Rs. 60 crores, to which I referred in my speech, to make 
up the railway contribution of Rs. 400 crores in the first Five Year Plan. 
During the first four years of the Plan, my colleague the Finance Minister 
has agreed to allow extra expenditure of Rs. 11.71 crores,and I have no 
doubt that he will extend his support to the extent necessary for our com-
mitments which have already been made and those which may be made in 
future for the development of railways. 

. . . . 

617 



Shrt Somani is not here. but it seems that the reference to the 
adjustments in the freights and fares in my Buds;et speech in this context 
has, in many quarters, not been correctly understood. My intendion Is that 
in the background of our developmental economy and the requirements of 
railways, suitable adjustments of freights and fares may be macle wherever 
justified after necessary examiniation. All change. need not necessarily be 
upward. 

In this context. I would like to apprise the hone Members that the 
average freight per ton mile over Class I railway. has increased from 5.B5 
pies in 1938-39 to 11.1 pies in 1952-53 involving an increase of only 90.1 
percent against the increase in working expenses of 238 percent So. it will 
be appreciated that the increases made in the past years were modest and 
the railways could earn surpluses due to increase in passenger traffic during 
the post-war period when there was so much overcrowding and inconven-
ience to passengers which is not the position today. 

I would now say a few words regarding the regrouping of railways to 
which Mr. Anthony, and just now Shrt Chatterjee, made a reference. At the 
outset, I would like to assure the House that the efficiency of the working of 
this vast national undertaking is one of my primary concerns, and there is 
no need for us to be sentimental about it. The effiCiency of the railways will 
be watched closely. and I can assure the House that the Railway Board and 
myself will take all the necessary stcps to imporve the standards of perform-
ance wherever recession Is clearly established and to imporve upon the past 
performance progressively. 

So far as the overall performance of the broad and metre gauge 
systems of Indian railways in 1952-53 is concerned. it has already been 
indicated in the pamphlet on the working of the regrouped railways that 
there has been a general improvement in almost all features of railway 
operation on the metre gauge. There has been. no doubt. some slight reces-
sion under certain items in the working of broad gauge sections, principally 
due to reduction in the net ton miles owing to the causes detailed in the 
pamphlet. There are, however. a number of features of improvement also on 
the broad gauge. Some of them are engine miles per engine day and wagon 
miles per wagon day. but still I do not want to be complacent about this 
matter. I may point out one thing more. namely. that the comparison of the 
operating ratio of the Indian railways with the ratios of the United Kingdom, 
France and Gernany which have comparable mileages shows that the per-
formance of the Indian railways is the best. The operating ratio of India is 
BO.B per cent against the United Kingdom ratio of 90 percent, the France 
ratio of 103.3 per cent and the Germany ratio of 100.5 percent. So, I do not 
think there Is any reason for taking a very alarmist view of the situation. but 
as I said, I do not want to take acorn placent view also. I am asking the 
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Railway board to be watchful about the perfonnance of the railways in the 
current year as compared to past years. 

The complaint made about the workload also has to be investigated. I 
share the views expressed by Shri Chatterjee that the workload of the rail-
ways has increased and perhaps increased considerably on certain railwayse 
Therefore, I propose to entrust this examination of various aspects of per-
fonnance of the Regrouped Railways to the Efficiency Bureau which I have 
just now set up. The Efficiency Bureau will be able to bring a fresh and 
independent mind on this subject and I shall await their report anxiously. 

As regards housing, Shri Frank Anthony was good enough to say that 
we will have to wait for some time. 

Interruption * 

He did not say 50 years.He said that he was prepared to wait for 50 
years because these things do take time. But, perhaps Shri Nambiar or one 
of his colleagues said that we will have to wait for ccnturies. I may make the 
position clear. We expect that by the end of 1954-55, we will have 320,000 
quarters. We do not at present estimate our reqUirements of staff quarters 
to exceed 500,000, after making allowance for staff who do not wnat quar-
ters and sometimes even refuse to accept when allotments are made. I hope 
that this difference will be made up in about 10 or 12 years time. Even at 
the present rate of construction, we will be able to build about 150,000 
quarters in the next 10 or 12 years time. 

I may also say a word about what Shri H.N. Mukerjee said with 
regard to wagon quarters at Sealdah. It seems that he has not visited that 
area recently. He is the leader of the common people as Is generally said 
about him. I thought he would have gone and seen the imporvements that 
we have made, and how many new quarters we have provided. I do not 
remember the number of new quarters built I think we have provided for 
about 400 quarters there. A large number of wagon quarters have been 
under disuse and are not bcing used. Their roofs have been removed so that 
no new men could start living there. 

Interruption** 

About 100 or it may be more I don't know exactly. The position has 
conSiderably improved. You better go and visit that area. On the day I 
mentioned about it in this House, instructions \vere issued and construction 

• An Hon. Member: "Fifty Years" . 
•• Replying to a Member's (Shri H.N. Mukherjee) query "How many wagon quarters still 
remain there" ? 
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of quarters started soon after. We have made very satisfactory progress. 

Shri Ramachandra Reddi referred to the Hindustan Aircraft Limited 
not being permitted to expand their capacity to manufacture coaches. There 
was some difficulty, no doubt, about the supply of an adequate number of 
under-frames to them. But, we have recently imported a sufficient number 
of broad gauge under-frames and we are now supplying at the rate of 15 per 
month to the Hindustan Aircraft Ltd. At this rate, they are expected to 
produce 180 coaches per annum when their capacity is gradually developed. 
As regards the Integrated Coach factory at Perambur about which also he 
mentioned, I would like to inform him that construction was commenced 
in1951. Nearly 30 percent of the work has been completed. The factory, as I 
have said before in this House, will start production in the middle of 1955 
and will ultimately produce 350 broad gauge coaches per annum. 

I may refer to a few points raised by Shri G.D. Somani. He com-
plained that the revised rate structure introduced in 1948 has led to a 
substantial increase in the freight rates. But, he should also keep in view 
the fact that the index of wholesale prices, as I have just now mentioned, 
has gone up considerably and the working expenses have also increased. 
So, the increase in freight rate will have to be considered in that context. 
Whether there should be increase or reduction will have to be considered in 
the light of what I have said just now. He referred to the recent memoran-
dum by the Federation of Indian Chambers of Commerce. This is at present 
under our examination. But, I may make it clear that there does not appear 
to be any case for a general review of the freight structure of the Railways. 
As I have already indicated in my Budget speech, the practicability of ad-
justing our freight structure in certain cases with a view to assisting the 
developmental economy all over the country is being examined. We may 
have to adopt suitable measures in this connection. But, it will be necessary 
to ensure that the Railway revenue as a whole Is not adversely affected. It Is 
possible that freight reduction made for stimulating movement for develop-
mental purposes will have to be balanced by small increases in certain cases 
where there Is scope for such action without hampering the movement of 
traffic in any way. 

Similarly, in respect of fares. I do not consider it unreasonable to 
raise the fares for air-conditioned accommodation. where the amenities pro-
vided are the best. I would have done so. But. I am afraid of the reactions of 
my colleague the Minister of Communications who always has an eye on our 
passengers who use our first class and air-conditioned accommodation bacause 
he tried to divert them to his planes. 
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Interruption • 

Then, we will certainly raise the fares of air-conditioned coaches. Shrt 
Bansal said that the abolition of the first class has involved increased ex-
penditure on government officials as a result of the use of air-conditioned 
coaches in the place of first class, by them. I may inform the House that this 
is not quite correct as officials are requred to pay the difference from their 
own pockets if they want to use air-conditioned coaches. 

When the whole country will be travelling in second class, you do not 
expect them to travel in a higher class. If they want to have more comforts, 
let them pay. 

I want to say a word about indigenous production. I have already 
dealt with it in my Budget speech. I have stated the steps that we propose to 
take in the matter of indigenous production. I should further make it clear 
that we are governed by limitations of time. The Railways have to serve and 
serve in good time. We will therefore have to continue, the House has to 
understand it clearly-to import ceratin parts and components as well as 
locomotives for some time to come. Of course, we have to fully assure 
ourselves that they cannot be secured in the country or manufactured here. 
Hence the idea of setting up a Committee to investigate this matter. As Shri 
Khandubhai Desai has suggcsted. I would certainly like to associate non-
official Members with this Committee. The second Committee which will ex-
amine the capacity of Railway workshops is, of course, to be a departmental 
Committee of two senior officers of the Railway. 

As regards compensation claims paid by the Railways on account of 
loss or damage to goods booked by rail, though there has been a slight 
improvement in the position, I must say that I am not at all satisfled with 
the progress made. In the current year, I propose to apply myself to this 
task especially and to take expeditious steps to bring about an improve-
ment. I do realise that the loss on this account to the Railways is very heavy 
and we must take early action. 

Shri Sarangadhar Das and one or two other Members have suggested 
that the terms of reference of the Anti-Corruption Enquiry Committee should 
be enlarged. I do realise the force of their argument. I shall examine this 
matter immediately and inform the Chairman of the Committee about this. 

Shri Natesan referred to speeding up of Express trains between Ma-
dras and Bombay and Madras and Delhi. The matter of increasing the 
speed is receiving consideration and Railways are giving priority to the rene-

*Replying to a Member's (Shri Nam biar) remark that passengers are afraid of going by 
planes. 
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wal and strengthening of the track where required and to improve the sig-
nalling standards on sections where the speeds are restricted. If these im-
provements are carried out. it is proposed to increase the miximum permis-
sible speed to 65 miles per hour and the journey time between Madras and 
other important places will be reduced substantially. 

Shrt Sarmah from Assam has questioned the propriety of undertak-
ing a survey for a Railway line to the Garo Hills when the results of a 
qualitative and quantitative survey of the coal deposits in the Garo Hills are 
not available. I may inform him that we are already in touch with the Minis-
tries concerned to obtain the information as to the quality and quantity of 
coal that might be expected to be raised from the Garo Hills. But soo we do 
propose to go ahead with our survery etc .• while this matter is being exam-
ined by the various Ministries concerned. because I think that the need of 
Assam in this matter is really genuine and urgent. 

Shri Natesan also referred to economies being effected by the use of 
lignite. The Research Director of the Railway Board has already been di-
rected to undertake investigation regarding the use of lignite as coal fuel 
when it is produced. The Railways are watching with keen interest the 
development of the production of lignite which is at present entirely the 
concern of the Madras Government. 

Shri Vittal Rao raised the question of the higher prices of coaches 
and locomotives prices of coaches and locomotives imported from abroad 
and expressed doubts about the deliveries of imported stock in time. I would 
not like to take much time of the House, but I shall simply say that there is 
no apprehension that the delivery schedules will not be kept to time as the 
dates of delivery were specifically agreed upon between the representatives 
of the firms and a specific clause is provided in the contract whereby the 
contractors are liable to pay liqUidated damages for delayed deliveries at the 
rate of one percent of the price of the rolling stock for every month or part of 
a month for which dclivery is delayed beyond the scheduled date. 

As regards wheel sets. procurement of 24.000 sets is being arranged 
in 1954-55 while the Tatas capacity is 9,06 per annum. The difference 
between the requirements and the indigenous capacity has necessarily to be 
met by imports. Tatas have already been requested to expand their capacity 
to 13.000 wheel sets per anuum. 

The case of temporary staff was also referred to by some Members. I 
shall place the figures before the House. On 1st September. 1951 there were 
98,000 temporary staff; 69,000 out of these have been confirmed by Janu-
ary. 1954. leaving a balance of 29,000. Including the staff which had been 
recruited since September, 1951, the numBer of temporary staff at present 
is about 97,000. A special directive has recently been issued to the Railways 
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to place two officeres on special duty one from the Administrative Depart-
ment and the other from the Accounts Department to examine the justifica-
tion for conversion of temporary posts into permanent ones, so that deci-
sions may be taken quickly. The rules for seniority of staff of the regrouped 
Railways have also been issued, and as soon as the combined seniority lists 
are ready, it will be possible to accelerate the pace of confirmation . The 
conditions in the wotksh{Jp are pe cull ar t and it is not feasible to apply the 
same rule to the non-workshop staff. 

I may say a few words regarding the proviston to T.B. sanatoria. The 
position Is that the Railways have already reserved 62 beds for Railway 
employees in various hospitals. It is now proposed to provide 24 beds in the 
K.B. Ray T.B. Hospital at Jadhavpur for the Eastern Railway employees, and 
20 beds at Tambaram for the Southern Railway employees. Annexes will be 
built likewise In other Railways as soon as details are worked out. Besides, 
the Staff Benefit Fund Committee has reserved 55 T.B. beds in various 
hospitals. It 1. proposed to provide 250 beds. 

Interruption· 

I think within two years, it may be completed. It may be possible to 
do it within this year also. But it might go on to the next year. 

Shrimati Sinha compained that the interests of the local people re-
garding employment in the Ganga Bridge Project were adversely affected. I 
may Infonn her that the Allahabad Commission will now be making recruit-
ment for Ca18s III staff. The reqUirement, in fact, of such staff in the Project 
will be very limited. Recruitment of Class IV staff and work-charged labour 
will be made by officers from the local people. She is suggesting to have 
members from each of the States on Railway Commissions. I may submit 
that it would not be correct to presume that the absence of such a represen-
tative Will result in the claims of the res~dents of the State being ignored. 
The Commissions have been asked to give adequate consideration to the 
people of particular regions, and the fears of the hone Lady Member on this 
score are therefore unfounded. 

Shri Radha Raman referred to 145 vacancies of Class I posts not 
being filled up by promotions from Class II. The actual number of promo-
tion, vacancies to be filled up by 1st April 1953 is 59 against which 27 pro-
motions have already been ordered and of the remaining 32, eight are under 
consideration of the Railway Board in consultion with the Railways and 24 
are with the Union Public Service Commission whose concurrence in respect 
of two has just now been received. 

*Replying to a Member's (Shri T.B. Vittal Rao) query regarding reservation of 24 beds for 
Eastern Railways Employees of K.B. Ray T.B. Hospital, Jadhavpur. 
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I have given careful consideration to the complaints of Class IT offi-
cers and have agreed to change the rule in their favour to the maximum 
extent I consider possible in public interest. 

Shri Kachiroyar had asked why we were importing sleepers and not 
using wooden sleepers from Indian forests. In fact. the Railways are at pres-
ent experiencing a serious shortage in the supply of this material and we are 
buying every wooden sleeper that we can get within our ceiling prices. which 
are economic preices. at which sleepers can be purchased. In fact, effort has 
been made by addressing the Chief Ministers of all State Governments I 
myself have addressed letters to all the Chief Minister to assist the Railways 
in the supply of wooden sleepers. and it is hoped that some of them may 
agree to increase the supply to the Railways. 

Shri Nijalingappa referred to the 17,000 cast iron sleepers lying with 
the Bhadravati Iron and Steel Works not having been taken over by the 
Southern Railway. I may inform him that the firm has been offered a rate for 
sleepers, which is the highest we are paying anywhere in the country. The 
Southern Railway has been instructed to take over these sleepers. provided 
the Steel Works are prepared to supply them at this rate. 

Dr. Ram Subhag Singh has painted out that a lot of damage is 
caused by the blocking of water by the railway line to Sakaria village in 
Shahabad district. I shall have this matter examined. but I myself propose 
to issue general instructions that before the rainy season sets in. the railway 
engineers should go about and see where water-logging takes place on 
account of our railway culverts or bridges, to take necessary steps to tackle 
it. 

Dr. Krishnaswami said that the North Eastern Railway was heavily 
burdened with strategiC lines. I would like to inform the House that there 
are no strategic lines on the North Eastern Railway. It is however, true that 
the loss on the North Eastern Railway is to some extent attributable to the 
abolition of the charge on inflated mileage basis. which was applicable to 
certain plain sections, with effect from 1952-53. This contributed to a loss of 
Rs. 1.75 crores. I may also point out that the Assam section of the North 
Eastern Railway has, ever since its formation. always incurred losses in 
working. 

In this connection, Dr. Krishnaswami also said that the idea of re-
grouping was that each regrouped Railway should pay its own way, as this 
was essentially the purpose of the late Shri N. Gopalaswami Ayyangar. I 
would draw the attention of the hone Member to paragraph 7 of Shri N. 
Gopalaswami Ayyangar's speech with presenting the Budget for 1951-52. 
from which it would be clear that regrouping was intended for planning and 
carrying out a policy of uniformity in administrative pattern, rationalisation 
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of worksbips and other operatIonal facIlities, and for reducting the over-
heads by eliminating duplication of work and unnecessary correspondence 
between contIguous railways, in order to ensure more expreditious dIsposal 
of business. The hone Member is already aware that it was not the Intention 
that each zone should necessarily pay Its own way financIally. Consequent 
on regrouping, all the six zones were treated as one single system. 

The hone Member made another poInt regarding contribution to the 
Depreciation Reserve Fund. It is not quite clear whether he desired that the 
contribution should be of the order of Rs. 115 crores of whether he meant 
that the Railways should spend Rs. 115 crores per annum on rehabilitation 
and development programmes instead of at the present rate. The contribu-
tion to the Depreciation Reserve Fund as the House is aware, was flXed by 
the Convention committee of the Constituent Assembly, at Rs. 15 crores, 
but was later raised to Rs. 30 crores, but was later raised to Rs. 30 crores 
per annum. I have no doubt that the scale of contribution to the Fund will 
receive the attention of the new Convention Committee to be set up for the 
purpose. Nevertheless, I must pOint out that the balance of Rs. 98.16 crores 
in the fund at the end of 1954-55 connot be said to be totally inadequate. 
Even if the rate of contribution is not enhanced, this balance would be 
adequate to meet the present and the future tempo of expenditute over a 
period of nearly ten years. 

Kumari Annie Mascarene was rather vehement in her condemnation 
of the working of the Railways and the results produced by them, and she 
derived support in respect of her conclusions from a new yardstick of her 
own, which she has applied to the contribution by the Railways to the 
General Revenues. She has referred to the contribution to the General Reve-
nues from 1950 onwards having been steady, in relation to the gross earn-
ings, even though some of these years were peak years. I would like to point 
out to the hone Member that the contribution to the General Revenues bears 
no relation to the gross earnings or income of the Railways, but is paid as 
dividend to the General Revenues at the fIxed rate of 4 percent of the 
capital-at-charge under the new Convention of 1949. "The increased quan-
tum of payment to the General Refenues, however, is there to the extent of 
the Increase in the capital at charge from year to year. I hope she will now 
agree that this is not a clear proof of the unhealthy functioning of this 
department. 

She also referred to a small mileage of 36 only having been promIsed 
to be completed in 1954-55, during the period of six years in respect of the 
Quilon-Ernakulam link. I am sony, but there is a little misunderstanding of 
the posItion, In the mind of the hone Minister in this matter. The construc-
tion work actually commenced in 1952-53, and not in 1949, as supposed by 
her, only a survey has been authorised and completed during the interven-
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ing period. Then she said that the Gandh1dam-Deesa railway link was bullt 
in a very short time. where as this guilon-Ernakulam construction Is being 
delayed. About that. I would also like to inform her that the construction of 
the Gandhidam-Deesa railway link was started in January 1950. and the 
line was opened for traffic in October 1952. i.e. after 34 months. 

Soo Frank Anthony referred to the reduction in the productivity of 
railway labour and stated that as against the figures of 1938-39 as base. the 
productivity in 1948-49 had come down to 69 percent. But I am glad to 
inform him and the House that on the same basis the index has gone up to 
83 percent in 1952-53. The performance in 1948-49 was the lowest. but 
since then. there has been a steady improvement. He has referred to the low 
morale of railwaymen. and attributed this to variour grtevances. perhaps 
mostly due to regrouping-I do not lmow that, but I accept that railwaymen 
have grievences and they should be looked into, and I can assure him that 
grievances are being removed, as they come to my notice. Steps have al-
ready been taken to decentralise the sanction of leave and passes to the 
local officers. 

As I just now informed the House, the seniority lists of the staff are 
being worked out and confirmations being speeded up. 

Well, Sir. I do not like to say much about Cittaranjan. Shri Mukerjee 
is perhaps the only Member of this House who is critical of Chittaranjan. 
Perhaps, he is not so much against Chitlaranjan or its workshop or produc-
tion: he is greatly agitated over the security arrangements that exist there. 

What we have to concentrate on is more production in Chittaranjan 
and I entriely agree with him that we must make efforts to increase the 
production in Chittaranjan. I have no doubt that during the next four or five 
years, we will be able-although we have not been able to reach the target 
and try to produce 150 or, if possible, more locomotives. 

Sir, I am thankful to hone Members for the pattent hearing they have 
given me and I can only assure the that it would be my earnest endeavour to 
raise the efficiency and standards of railways higher still in ordcr to serve 
the best intcrests of the people and of the Indian Railways themselves. 
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GROWTH THROUGH WHEELS* 

Sir, I rise to place before the House a Statement of Estimates of 
Receipts and Expenditure of the Indian Railways for the year 1955-56. A 
translation of my spccch in Hindi will be supplied to the hon. Member along 
with the Budget papers, which include this year a Hindi traslation of the Ex-
planatory Memorandum and other important documents. 

I shall first report to the House the financial position of the Indian 
Railways as disclosed in the completed accounts for 1953-54. The actual 
gross traffic receipts and the ordinary working expenses for the year were 
Rs. 274.29 crores and Rs. 201.47 crores respectively. After allowing for con-
tribution to the Depreciation Reserve Fund and payment of Miscellaneous 
Expenditure and Dividend to General Revenues the actual net surplus stood 
at Rs. 2.56 crores against the Revised Estimate of Rs. 3.18 crores. The 
entire surplus was credited to the Railway Development Fund. 

As a result of a general improvement in the volume and movement of 
traffic, the Revised Estimate of the total gross receipts Estimate of the total 
gross receipts for the year 1954-55 is now placed at Rs. 282.80 crores 
against the Budget Estimate of Rs. 273.25 crores, an increase of Rs. 9.55 
crores. The House will remember that at the time of the presentation of the 
Budget, I had antiCipated a small increase in passenger earnings during the 
year. I am glad to be able to say that that hope is likely to be realised. The 
general decline in passenger traffic noticed since 1952-53 has been arrested 
and the current year has shown an upward trend. The passenger earnings 
are, therefore, now expected to be Rs. 101.8 crores, a little higher than the 
budget figure of Rs. 101.5 crores. As regards goods traffic there has been a 
significant improvement, and wagon loadings, goods train mileage and 
revenue-earning tonnage lifted have all recorded increased. The goods earn-
ings are, therefore, expected to increase by Rs. 7.4 crores estimated at the 

·While presenting the Railway Budget for the year 1955-56, L.S. Deb., 22 February 
1955. cc. 33-65. 
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time of the Budget. Other coaching earnings from Military and other traffic 
are expected to go up by about Rs. 1.5 crores. 

The higher level of traffic during the year has naturally been reflected 
in increased expenditure. The ordinary Working Expenses have now been 
revised to Rs. 202.76 crores against the original Estimate of Rs. 194.31 
crores, an increase of Rs. 8.45 crores. But for the extra credit of Rs. 62 
lakhs to Revenue this year, arising out of the restoration of dismantled lines, 
the increase should have been over Rs. 9 crores, roughly equal to the 
increase in earnings. After making a contribution of Rs. 30 crores to the 
Depreciation Reserve Fund and meeting payments to worked lines. Miscella-
neous Expenditure and Dividend to General Revenues, the surplus for the 
current year is now anticipated to be Rs. 6.57 crores against Rs. 5.14 crores 
estimated in the Budget. 

I shall now refer to the Revised Convention for the separation of 
Railway Finance from the General Finances adopted by Parliament during 
the last session which will have an important bearing on Railway finance 
during the next five years. The changes in fincancial procedure laid down by 
the Revised Convention affecting the Revenue Estimates are: 

(a) Expenditure on unremunerative operating imporvements costing 
over Rs. 3 lakhs which was split up between Open Line Works Revenue and 
Development Fund under the 1949 Convention, is to be charged wholly to 
the Development Fund. 

(b) The annual contribution to the Depreciation Reserve Fund from 
Railway Revenues is to be enhanced from Rs. 30 crores to 35 crores. 

(c) The Railways are reqUired to pay dividend on the Capital-at-charge 
at a fixed rate of 4 percent annually with the following two modifications: 

(i) On the element of overcapitalisation that taken place due to the 
haphazard growth of the capital structure of Railways, estimated at Rs. 100 
crores apprOximately but the magnitude of which will have to be accurately 
assessed later. Railways are to pay dividend to General Revenues at the rate 
of interest charged to the Commercial Departments; and 

(ii) A moratorium Is to be granted in respect of the dividend payable 
on the capital invested on new lines during the period of construction and 
up to the end of the 5th year of their being opened to traffic. From the sixth 
year onwards current dividend Is to be paid on such capital expenditure. 
The deferred dividend in respect of this period of the moratorium will be 
calculated at a rate eqUivalent to the rate of interest charged to Commercial 
Departments ~d this will have to be paid from the sixth year onward, if the 
net income of these lines leaves a surplus after the payment of the current 
dividend. 
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(d) In the event of the balance in the Development Fund becoming 
insufficient to meet the cost of Development Works chargeable to the Fund, 
the General Revenues are to advance to the Railways such loans bearing 
interest at the rate changed to Commercial Departments, as may be neces-
sary. The loans so advanced will not form a part of the Capital-at-charge of 
the Railways. 

(e) The criterion for classifying remunerative projects will be a return 
of 5 percent on investment after making provision for depreciation, opera-
tion and maintenance, instead of 4.25 percent. 

The revised Convention has also introduced certain refinements in 
respect of the allocation of expenditure between Capital, Depreciation Re-
serve Fund, Development Fund and Open Line Revenue Work: namely. 

(1) The cost of replacement works fmanced out of the Development 
Fund will be met from the Depreciation Reserve Fund instead of from the 
Development Fund: 

(U) Expenditure on unremunerative operating improvements costing 
over Rs. 3 lakhs will be allocated wholly to Development Fund: 

(Ui) The cost of construction of all new lines will be charged to Capital 
from the very beginning and not initially to the Development Fund is in the 
case of unremunerat lines under the 1949 Convention; 

(Iv) Expenditure on construction of quarters for Class III staff, which 
was hitherto charged to Capital, will be borne by the Development Fund; 
and 

(v) Expenditure on works of amenities for Railway users, which was 
previously met from Capital of Revenue, will be ehargable to the Develop-
ment Fund. 

The Budget Estimates for 1955-56 have been prepared in accordance 
with these provisions of the Revised convention and I would request the 
House to bear in mind the effect of these changes while making comparisons 
with the previous years. 

I now propose to deal with the question of Railway fares and freights 
to which I had made a reference in my last Budget speech. When passenger 
fares were standardised allover the country in 1948, the flat rate basis 
replaced the telescopic fares which had obtained on many of our Railways. 
The Changes affected adversely long distance passengers in our country of 
considerable distances. The effects became even more pronounced after the 
enhancement of fares in 1951. In my view the time has now come to reintro-
duce the telescopic basis of fares which should afford some relief to this 
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category of passengers. This will mean a judicious re-adjustment of fares if 
there is to be no decrease in railway earning. The revision I propose is on the 
the basis of a telescopic fare structure of three legs, the first up to 150 
miles, the second from 151 to 300 miles and the third 301 miles and over. 

The main features of the proposals are that the existing basic fares in 
respect of the Second, Inter and Third classes are retained unchanged for 
the second leg. The fares for journeys in the third leg of 301 miles and over 
have been reduced while the fares applicable to the first leg, namely, I to 150 
miles have been slightly enhanced. As regards Air-Conditioned accommoda-
tion, the increase is some-what greater than in the case of the other classes. 
The present rate of 30 pies per mile is proposed to be increased to 34 pies 
per mile for the first 300 milcs and to 32 pies per mile thereafter. I have 
however, decided that the extra charge of Rs. 5 pcrnight for the supply of 
bedding should be discontinued. 

The effect of these changes should not cause any concern. Taking the 
Third Class, for example, the increase in respcct of farcs for the first leg is, 
in many cases, likely to be offset by the existing rule for rounding off of 
fares. The actual increase in the fares for journeys up the 49 miles will not 
in any case exceed one anna and for journcys not exceeding 300 miles the 
maximum fncrease \vill be only four annas. On the other hand, the long 
distance passcnger gets relief. The third class passcnger travelling from 
Delhi to Madras will, for instance, pay Rs. 5/5/ less than at present. The 
proposals regarding passenger fares are : 

Air-Conditioned 

Second 

Inter 

Third 

Existing Proposed Telescopic scales 
(fiat rates per mile) Miles Rate per mm. 

30 pies 

16 pies 

Mall/Express 
10-1/2 pies 

Ordinary 
9 pies 

Mall/Express 
6 pies 
Ordinary 
5 pies 
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1-300 
301 and over 
I-ISO 
151-300 
301 & over 
1-150 Mall/Exp. 

Ordinary 
151-300 Mail/Exp. 

Ordinary 
301 & over Mall/Exp. 

Ordinary 
I-ISO Man/Exp. 

Ordinary 
151-300 Mail/Exp. 

Ordinary 
301 & over Mail/Exp. 

Ordinary 

34pa 
32 -
18 -
16 -
15 -
rr-
9-1/2 -
10-1/2-
9-
9-1/2 -
8·1/2 -
6·1/2 -
5-1/4 -
6-
5-
5-

4·1/2 -



These changes will come into effect from the 1st April 1955. Hon. 
Members are of course already aware that with effect from that date, the 
present Second and Inter classes will be known as First and Second respec-
tively. 

I do not expect any substantial increase in passenger receipts as a 
result of these adjustments, designed largely to afford some relIef to long 
distance travellers. But the need for improving the fincancial resources of 
the Railway undertaking can hardly be overlooked. The Convention Commit-
tee of 1954 who examined the financial prospects of the Railway undertak-
ing can hardly be overlooked. The convention Committee of 1954 who exam-
ined the fmcancial prospects of the Railway Undertaking reached the con-
clusion that if Railways were to continue to pay the dividend at the rate of 4 
percent during the next qUinquennium, there would, on the basis of the 
present rates and fares, be a shortfall of about Rs. 31 crores after meeting 
all working expenses and after providing adequate contribution to the De-
preciation Reserve Fund. A part only of this will be covered by the morato-
rium permitted under the revised Convention on the dividend payable in 
respect of the new lines. 

In the circumstances, I have had to consider the question of effecting 
certain modifications in freight rates. After trying to balance the needs of the 
country's ecomony as a whole and the needs of the Railways with their ever 
increasing commitments, I have decided to make the following adjustments. 

The steady drop in the price of food grains increases proportionately 
the incidence of freight in the selling price of grain, particularly in the case 
of movements to deficit areas situated at considerable distances from the 
surplus regions. I propose to reduce the wagon load scale of grains and 
pulses by 0.02 pie per mile or 7 percent for distances ranging from 301 to 
600 miles and by 0.01 pie permile or about 5 1/2 percent for distances 
beyond 600 miles. The maximum freight is fIXed at Rs. 1/13/- petmaund, 
the freight charged for apprOximately 1,500 miles, so that the haulage be-
yond that distance will bear no charge. Movement of grains and pulses from 
Bhatinda in Pepsu to Tuticorln in South India, to give an example, will 
under this proposal, pay a freight of only Rs. 1/13- per mound against the 
present rate of Rs. 2/5/ - per maund. This will involve a reduction in earn-
ings to the tune of Rs. 1/25 crores a year. 

I am also extending the same special treatment to fertilisers which 
are also important from the point of view of the agriculturist. I propose to 
reduce the wagon load scale, for chemical manure, Division B, by 0.02 .... 

Pie per mile or 6 1/4 per cent for distances from 101 to 400 miles and 
by 0.03 pie per mile or 13 per cent for distances beyond 400 miles. In this 
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case also the maximum freight is being fixed at Rs. 1/14- per maund 
representing the freight charged for approximately 1,500 miles. Feritillsers 
from Sindri under these rates, for example, will move to Trivandrum at Ra. 
1/14- per maund representing the freight charged for approximately 1,500 
miles Fertilisers from Sindri under these rates, for example, will move to 
Trivandrum at Rs. 1/14- per maund as compared with the present Rs. 2/3/ 
11 per maund and to Rajkot at Rs. 1/10/2 per maund as compared to the 
present rate of Rs. 1/12/11 per maund. This reduction will cost the Rail-
ways about Rs. 20 lakhs a year. 

As regards the 'class rates', under the telescopic scales Introduced in 
1948, the drop with increase in distance is very limited. The rate for 700 
miles for a commodity in class 2. for instance, is 6 1/2 times the rate for a 
hundred miles. After considering the matter, I have come to the conclusion 
that the requisite stimulus for long distance traffic in the Interest of trade 
and industry can be secured only by a revision of the present telescopic 
scales. This is proposed to be achieved by an upward adjustment of the 
freight in the first leg of 300 miles and a downward adjustment in the 3rd 
leg of 601 miles and over. While these changes will, no doubt, bring some 
additional revenue they will afford the trading public a better taper of tele-
scopic scales. 

The actual proposal is to reduce the freight for distances beyond 600 
miles by 15 percent and to increase the rate for the flrst 300 miles by 10 
percent leaving the intermediate leg of 301 to 600 miles unaltered. Although 
this will involve some increase in freight for distances upto 850 miles, the 
increase on most commodities in common use will not exceed about half a 
pie per seer while for distances beyond 850 miles there will be a progressive 
and substantial reduction. To take an example, at random, the reduction for 
a commodity in Class 6 beyond 1,500 miles would be 4 1/2 ann as per 
maund. 

The legs of telescope in the present wagon load scales are not uni-
form 'Wagon load scales' which apply to commodities of very low value 
provide by their short initial legs necessary stimulus for their movement 
over long distances. It is not proposed to disturb them. The rematning 
wagon load scales, which do not conform to the legs of the class rates, are 
however, proposed to be brought into line with the latter. For salt and 
jaggery. the rates for the scond leg will, however, simultaneously be reduced 
by .03 pies and .08 pies per mile respectively, so that over certain mileages 
there is a reduction In freight and over no mileages is there any increase. 

I should also refer to the problem that has in recent months come up 
in connection with the increased movement of "Smalls" traffic. The number 
of wagons utllsed for the movement of "smalls" on railways is about 15 per 
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cent of the total excluding coal wagons, which is entirely diproportlonate to 
the volume of traffic carried. It is commonly accepted that the cost of the 
movement of "smalls" to the Railways is substantially more on account of 
the greter wagon utilisation, relatively larger number of handlings involved 
in their transport and greater incidence of compensation claims. It is neces-
sary, therfore, to dicourage uneconomical movement of commodities in "smalls" 
where they can be induced to move in larger units or wagon loads. It is 
proposed to levy a surcharge of 12 1 /2 per cent on the freight for all 
consignments weighing less than 20 maunds and to increase the minimum 
freight for such consigments from Rs. 1 to Rs. 1 /8/ - per consignment. I 
expect that, as a result, we should be able to achieve better utilization of 
transportation capacity. 

I shall now proceed to the Budget Estimates for 1955-56, taking into 
account the effect of the proposals I have just referred to as well as the effect 
of the normal increase in traffic which the Railways can hope for during the 
next year. The overall Gross Traffic Receipts for 1955-56 are estimated at 
Rs. 292.50 crores against the Revised Estimate of Rs. 282.80 crores for the 
current year. The estimate of passenger earnings has been placed at Rs. 
104.50 crores, an increase of Rs. 2.7 crores over the Revised Estimate. The 
increase is antiCipated on the basis of the current trends of traffic and as a 
result of the efforts of the Railways to increase their capacity to deal with 
the additional traffic and, to a small extent, on account of the adjustments 
in fares. Similarly the normal increase in goods traffic which can be antici-
pated in the light of the trend noticeable during the current year, together 
with the effect of the proposed adjustments in freight rates, is expected to 
contribute to an improvement of about Rs. 7.90 crores over the Revised 
Estimate. Goods earnings for 1955-56 accordingly have been placed at Rs. 
163.90 crores. These increases, however, are expected to be counterbal-
anced by a reduction of about a crore under other coaching earnings. 

The Budget Estimate of Ordinary Working Expenses for 1955-56 has 
been placed at Rs. 206.59 crores, that is, Rs. 3.83 crores more than the 
Revised Estimate for the current year. The factors that have contributed to 
the increase are the annual increase in traffic, increased charges on mainte-
nance and repairs for additional stock and absence of credit on account of 
the restoration of dismantled lines. 

The provision for contrtbution to the Deciation Reserve Fund has 
been made at Rs. 35 crores in accordance with the revised convention and 
that for payment of dividend to General Rcvenues at Rs. 36.07 crores. After 
payment to worked lines of about Rs. 21 lakhs and Miscellaneous Expendi-
ture of Rs. 7.49 crores, the net surplus expected to accrue in 1955-56 in 
anticipated to be Rs. 7.14 crores, as against the Revised Estimate of Rs. 
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6.57 crores. for the current year. This is proposed to be credited to the 
Railway Revenue Reserve Fund so as to be available for payment of contri-
bution to General Revenues in the later years of the quinquennium. 

As regards the estimate for Works, Machinery and Rolling Stock, 
including that for Open Line Revenue Works, the expenditure during the 
current year is expected to be in line with that estimated in the budget. The 
Revised Estimate for the year is being placed at Rs. 95.60 crores against the 
Budget estimate of Rs. 95 crores. 

Interruption· 

The Budget Extimate for Works, Machinery and Rolling Stock etc. for 
1955-56 has been placed at Rs. 126.68 crores. representing an increase of 
Rs. 31.08 crores over the Rcvised Estimate provided for works including new 
constructions and open line works is Rs. 45.01 crorcs. The provision for 
rolling-stock is Rs. 76.54 crores and that for machinery Rs. 3.39 crores. A 
sum of Rs. 1.74 crores is included for investmcnt in road services. The 
provision made under rolling-stock is inclusive of a sum of Rs. 14.98 crores 
payable on delivery of locomotives and other rolling-stock expected during 
1955-56 under the United States Technical Co-operation Mission programme 
and the Colombo Plan. The distribution of the total Budget Extimates under 
Capital. Depreciation Fund. Development Fund and Open Line Revenue 
Works follows the procedure laid down by the Revised Convention. 

Hon. Members will observe that the provision for rolling-stock during 
the Budget year is considerably higher than the provision made during the 
current year. A substantial portion of it is due to the liquidation of liabilities 
which will have to be met in respect of the commitments made in the 
preceding years. During 1955-56 we expect to receive 170 locomotives from 
indigenous sources 120 broad gauge locomotive from Chittaranjan Locomo-
tives Works and 50 metre gauge locomotives from Tata Locomotive and En-
gineering Co. Ltd and 425 broad gauge locomotives from abroad against de-
liveries of 263 broad gauge. 124 metre gauge and 31 narrow gauge locomo-
tives expected during the current year. Thcre is a similar increase under 
other rolling-stock as well. As against the receipt of 1,062 coaches, 8,200 
broad gauge and 5,500 metre gauge wagons during the current year, we 
hope to receive during 1955-56, 1,340 fully furnished coaches namufactured 
in H.A.L. and railway workshops, 7,600 broad gauge and 4.400 netre gauge 
wagons manufactured by the wagon builders in India and 12.000 broad and 
metre gauge wagons from abroad. 

• Responding to Shrl Namblar's remark ·why not to the Development Funds as 
promised ?8 

634 



During the Plan period 1951-52 to 1955-56, the railways would have 
received, from foreign and indigenous sources together, nearly 1,015 broad 
gauge, 591 metre gauge and 96 narrow gauge locomotives, about 33,500 
broad gauge wagons, 29,000 metre gauge wagons and about 4,900 coaches. 

The House would naturally be interested to lmow the progress amde 
In the execution of rehabllitiation and developmental schemes. Our rate of 
progress in the construction of new lines has been encouraging and I am 
glad to say that the Railways have executed these works with effciency and 
often ahead of the target date. 

Among the new lines under construction, the Chunar-Robertsganj 
line, the Rajkot Town-Rajkot Junction realignment and the Murliganj-Mad-
hcpura line were opcned to traffic In July 1954 and the Gandhidham-Kandla 
line in August, 1954. 

In addition to these, the construcetion of the five following new lines 
aggregating 335 miles is in progress: 

(a) Champa-Korba Coalfields railway; 

(b) Pathankot-Madhopur; 

(c) Gop-Katkola; 

(d) Khandwa-Hingoli and 

(e) Quilon-Emakulam 

The Pathankot-Madhopur section Is ecpected to be opened by June, 
1955 and the Gop-Katkola and Champa-Korba line in Spetember and No-
vember, 1955, respectively. The Khandwa-Hingol1l1ne is expected to be com-
pleted In1959. The construction of the quilon-Emakulam line is being taken 
up in three phases. The entire line is likely to be completed by April, 1957, 
but the Emakulam-Kottayam section, a lenght of 37 miles, Is expected to be 
opened to traffic by the end of the current year. The next phase, quilon-
Mavelikara, 31 milcs in lenght, is likely to be completed by April, 1956. 

Among the electrification schemes, the elecrification of Calcutta sub-
urban services has been given high priority. The survey team appoInted to 
examine the electrification of the section. Howrah-Moghalsarai and Calcutta 
suburban services have completed their preliminary survey of the sections 
and their preliminary survey of the sections and their final report Is awaited. 
Meanwhile, the first subphase of electrification of the section between Howrah 
and Burdawn via Main Line and Tarakeshwar branch of the Howrah Divi-
sion for all services has been sanctioned at an estimated cost of Rs. 11.84 
crores. Preliminary work has been taken in hand and global tenders for the 
necessary rolling-stock and other equipment have been invited. electrifica-
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tion of the section is expected to be completed by the middle of 1957. 

The scheme of extending elecriflcatlon from Tambaram to Vlllupuram 
on the Southern Railway costing Rs. 3.3 crores has also been approved and 
work will be commenced as soon as detailed plans and estimates have been 
finalised. 

Speaking about electrification generally, there is no doubt that, with 
the increasing availability of electric power from various hydro-electric and 
other projects, Railways have to take due notice of this fact and plan their 
own electrification programmes accordingly. This is engaging the attention 
of the Railway Board. 

As regards new lines under survey to which I referred last year, 
surveys totalling 255 miles have been completed. These are : 

(a) Indore-Dewas-UlJain; 

(b) Rail connection to Etah; 

(c) Tildanga-Kha juria-Malda; 

(d) Bhavanagar-Tarapur; and 

(e) Fatehpur-Churu. 

The other two surveys, namely, Mangalore-Hassan and Diva-Dasgaon 
are still in progress. 

With regard to other surveys in progress at the beginning of the year 
and those sanctioned during the year, the surveys for Raniwara-Bhiladi, 
Dohan-Indore, Hirdaygarh-Damua, Pathankot-Madhopur, Gua-Manoharpur. 
Arang-Mahanadi-Dhalli Rajhara, and Barabil-Joda Kolra (preliminary), have 
been completed, Surveys are in progress for Madhopur-Kathua via Lakhanpur; 
Sampbalpur-TIt1lagarh; rail connection to Garo Hills; and Ramshai-Bin-
nagurtlines. 

Based on the surveys already completed, construction of the follow-
ing lines has been sanctioned; 

(a) Fatehpur-Churu; 

(b) Pathankot-Madhopur; 

(c) Indore-Dewas-Uliain; 

(d) Barabil-Joda; and 

(e) Raniware-Bhiladi. 

Work on Fatehpur-Churu and Pathankot-Madhopur projects during 
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the current year. Adequate provision has been made in respect of these lines 
in the Budget extimates for 1955-56. A provision has also been made in the 
Budget estimates for the construction of a Broad Gauge rail connection of 
Etah. 

As regards the Bhavnagar-Tarapur line, the Traffic Survey has been 
completed. The provision of a Broad Gauge connection to Rajkot has since 
been suggested by the State Government. This necessitates a re-examina-
tion of the matter, together with the connected problems of transhipment in 
view of the existence of a network of Metre Gauge lines in Saurashtra, before 
undertaking an engineering survey. 

The other lines, surverys of which have been completed, are still 
under examination. An aerial survey of the West Coast is also in progress to 
determine the possiblity of railway communication in the area. 

year : 
The following dismantled lines have been restored during the current 

(a) Angadipuram Nilambur 

(Southern Railway) 

(b) Unao-Madhoganj (Northern Railway) 

(c) Usllampatti - Bodinayakkanur )Southern Railway). 

(d) Nagrota - Jogindernagar (Northern Railway). 

(e) Bhagalpur Mandar Hill (Eastern Railway). 

(D Sultanpur - Zafarabad )Northern Railway). 

The House will appreCiate that we have been able to restore com-
pletely ten out of the twelve dismantled lines, the restoration of which was 
approved by the Central Board of Transport. Work on the Utraitia-Sultanpur 
section. now in progress, is expected to be completed during 1955-56. Res-
toration of the twelfth line, namely, Rohtak-Gohana-Panipat, had to be post-
poned in order to release funds for the provision of a rail link to Chandigarh, 
the new capital of the Punjab. The question of the restoration of this line is 
under review. 

The House wil remember that I mentioned last year about the special 
steps taken to increase the line capacity on congested sections of railways to 
meet the needs of the current and the antiCipated increase in traffic. A 
provision of Rs. 6.1 crores has been made for line capacity works in the 
Budget for 1955-56 as against Rs. 2.1 crores in 1953-54 and Rs. 3.3 crores 
in 1954-55. I may indicate the position with regard to the works I referred to 
in my last Budget speech. The Sil1guri-Alipur Duar section of the Assam Rail 
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Link is nearing completion. Bezwada-Madras section of the Southern Rail-
way on which a sum of Rs. 4 crores is being spent, including the remodelling 
of Bezwada yard and the conversion of Gudur-Rentgunta section from Metre 
gauge to Broad gauge-has been taken in hand and a crore has been pro-' 
vided for these works in the Budget year. The Central India Coalfieleds, 
Katni-Marwara and Raichur-Arkonam section and the doubling of Anara-
Joychandipahar-Burnpur and Sini-Gomharria sections are in progress. 

Other important works sanctioned or in progress during the current 
financial year are: 

(a) Doubling of the line between Dilkusha and Utraitla; 

(b) Remodelling of the marshalling yard at Ratlam on Western Rail-
way; 

(c) Remodelling of the yard at Sabannati; 

(d) Doubling of Ahmedabad-Kalol section on the Western Railway; 
and 

(e) Works in connection with stepping up movement of goods from 
1.500 to 2.000 wagons per day via Moghalsarai. 

Among the many new line capacity works provided in the Budget 
estimates for 1955-56, the following important sehemes may be mentioned: 

(a) Doubling of Rourkela-Manoharpur section (Eastern Railway), 

(b) Improvement of line capacity in north-west and south-west lines 
(Southern Railway). 

(c) Chakradharpur yard remodelling (Eastern Railway), 

(d) Asarva yard remodelling (Western Railway), and 

(el Phulera yard remodelling (Western Railway). 

It is my desire that these line capacity works should, as far as pos-
sible, be completed within the current Plan period itself and I am asking the 
Railway Board to work on that basis. 

A provision of more than Rs. 4 crores has been made for the con-
struction of staff quarters during 1955-56 as in the current financial year. 
The total provision under staff quarters and other staff amenities amounts 
to Rs. 5.33 crores. The substantial contribution towards staff housing prob-
lems made by the Railways will be clear from the fact that during the three 
years 1952-55 Railways would have completed more than 24,000 quarters 
and provision has been made for the construction of nearly 10,000 quarters 
in 1955-56. 
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The usual provision of Rs. 3 crores for passenger amenity works has 
been included in the estimates for 1955-56. As during the past year, greater 
emphasis is being laid on improvements in medium and small sized sta-
tions. A small booklet giving information regarding important items of work 
carried out during the current year and proposed for the next year is being 
circulated to hone Members. 

At this stage, it may be useful to indicate briefly how the first Five 
Year Plan has been implemented so far. During the first four years of the 
Plan, the Railway would have incurred an expenditure of nearly Rs. 291 
crores. Provision has been made to spend Rs. 126.68 crores in 1955-56. I 
have no doubt that the Railways would be able to spend the total amount of 
Rs. 400 crores allotted to them by the end of the First Five Year Plan. The 
expenditure may perhaps exceed this by about Rs. 18 crores, if the deliver-
ies of rolling stock on order from abroad are maintained according to sched-
ule. Out of the total estimated expenditure of Rs. 418 crores, we have been 
able to find about Rs. 266 crores from current railway revenues, the balance 
of Rs. 152 crores being financed by General Revenues. 

A Planning Cell has been recently set up in the Railway Board's Office 
and placed under the charge of a special officer. Senior technical officers 
have also been attached to the Board. Their main task will be to formulate 
the Railways Second Five Year Plan and give the necessary guidence to the 
Railways. Progress reports will be carefully studied with a view to eliminat-
ing impediments to the rapid progressing of the Plan. Necessary material is 
being collected in consultation with other Ministries concerned and the 
Planning Commission for drawing up the Railways Second Five Year Plan. 
Instructions have also been issued to the General Managers of the Railways 
to set up similar units on their systems. 

It is as yet premature to refer to our ideas regarding the rail transport 
aspect of the Second Five Year Plan as they are still in the consideration 
stage. The programme has to be carefuily laid out in consultation with the 
Planning Commission as well as Governments of the various States. A few 
States have yet to send us their proposals. The programme has to be planned 
on a big scale not only to meet the needs of our developmental economy but 
also to open up new area: which so far have remained without rail transport 
facilities. 

It is obvious that in order to meet satisfactorily the overall transport 
reqUirements of the country, whether in rcpsect of goods or passengers, it is 
essential to plan for adequate exapnsion not only of the Railways but also of 
other forms of surface transport, namely, the road, inland water and sea. 
Railways cannot and will not lag behind developments in other sectors of the 
economy. I may also assure the House that they are keenly alive to their 
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great responsibilities and are determined to play their role as the spearhead 
amongst the instruments of transportation in the country. 

Needless to say, it is essential to promote maximum co-ordination 
among the various means of transport and this matter in already engaglng 
the attention of the Transport Ministry which has consituted a Study Group. 
Railways are also represented on it. As the Study Group might take some 
time to produce its report, I have considered it desirable to examine one of 
the aspects shortly. I refer to the possibility of co-ordination between the 
Railways and the coastal shipping in order to promote the development of 
the latter on sound lines. I intend setting up shortly a Committee in order to 
examine certain specific suggestions that have been put forward. The Com-
mittee will also undertake a comprehensive examination of the comparative 
costs of operation on competitive routes by rail and by sea and advise on the 
steps to be taken to promote transportation by coastal shipping of commodi-
ties which are specially suited to this type of transport. 

Although our plans for new constructions may yet take some time to 
be finalized. I am asking the Railways to take preliminary steps from now on 
so that actual constuction work might start from the beginning of the Sec-
ond Five Year Plan. Accordingly, as already statcd, a number of surveys will 
be undertaken during 1955-56 of new lines and doubling of existing lines 
and also a number of earlier survey reports will be brought up-to-date. 
Provision made in the Budget covcrs new surveys or bringing old surveys 
up-to-date in respect of about 1,300 miles of new lines and nearly 900 miles 
of doubling of heavily worked sections. As an alternative to doubling, inves-
tigation as to the possiblities of developing parallel routes which might open 
up new areas are also being made. The House will find the details of the 
proposed surveys listed in Appendix XI to the Explanatory Memorandum. 

I referred earlier to the improvement in both movement and traffic 
during the current year. The passentger train miles on the Broad Gauge 
during the first six months of 1954-55 increased from 31.7 million during 
the corresponding period of 1953-54 to 32.3 million. On the metre gauge the 
increase has been from 18.7 million to 19.1 million train miles. In the field of 
goods transportation the improvement has been even more pronounced. 
Goods train miles on the Broad Gauge have risen from 25.4 million during 
the fIrst six months of 1953-54 to 26.7 million during the corresponding 
period of the current year, an increase of 5.12 per cent. On the metre gauge 
the train mileage over the same period has increased from 9.9 million to 
10.1 million. Wagonloadings are on the increase. The average daily coal 
loadings during April December 1954 have risen by 190 wagons in the 
Bengal and Bihar Coalfields and by 230 wagons taking all the coalfields 
together. Coal movements beyond Moghalsarai have registered an increase 
of 99 wagons per day as compared with last year. Transhipments have been 
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improved, and the movement of goods has been speeded up. The revenue-
earning tonnage lifted during the frrst nine months of the year has recorded 
an overall increase of about 2.6 per cent over the corresponding figure of the 
previous year. 

With a view to speeding up long distance goods movement, Express 
Goods Trains have been introduced on all the main trunk routes running to 
fixed schedules as publicly notified. I am fully conscious of the leeway yet to 
be made up, particularly in regard to the difficulties in movement over 
certain sections. I have already explained to the House the steps proposed to 
be taken for meeting these difficulties. 

The Efficiency Bureau to which I made a reference in my Budget 
speech last year has studied a number of problems during the year. Apart 
from the steps indicated by it towards the more economic use of wagons, its 
suggestions regarding the speeding up of goods trains and the rationalised 
use of the facilities available at certain trasnhipment pOints and of new 
routes to ensure minimum detention to wagons have resulted in an appre-
ciable improvement. I propose to extend the activities of the Bureau to cover 
other important aspects of rail way working. 

The House may be interested to know what Railways are doing to 
promote safety of travel. Figures go to show that the number of accidents on 
Railways is going down, though unfortunatcly we had one of the worst ac-
cidctns near Hyderabad in September last. Quite a few of those which 
occurred in the current year wcre on account of non-observance of the 
normal safety rules. The human clement is liable to eIT but all mechanical 
and other devices must be provided to minimise the incidence of such 
errors. The system of interlocking or other necessary safety devices will have 
to be extended over the whole of the Railways in accordance with a sched-
uled programme. I have, therefore, decided to set apart at least one crore 
each year for this work and the execution of these works would be given very 
high priority. 

The implementation of the policy of self-sufficiency in the matter of 
rolling stock has progressed satisfactorily. Already a total of 200 locomotives 
has been turned out by the Chittaranjan Locomotive Works. During the 
current financial year, the Works will have turned out 98 locomotives as 
against 64 in the preceding year. This is equivalent to a production of 120 
average-Sized locomotives which was the target for the Works. The produc-
tion capacity of the Works is now being incrcased to 200 locomotives. The 
Telco have also been advised to increase their production from 50 to 75 
metre gauge locomotives and I think thcy should even be prepared to raise it 
to 100. 

The programme of building of, and the procurement of machinery 
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and plant for, the Pcrambur Integral Coach Factory is proceeding according 
to schedule, and the Factory is expccted to go into production in the course 
of the Budget year, the phasing of annual production being from 20 coach 
shells in 1955-56 to 350 in 1959-60. When full production is attained in this 
factory, we would have reached a land mark in the programme of self-
sufficiency in coaching stock. The manufacture of coaches in Railway Work-
shops is also being stcpped up and the possibility of a further increase is 
being examined by the Workshop Revicwing Committee recently set up who 
have already submitted an interim report. The question of the indigenous 
manufacture of electric multiple coaches is also under consideration. 

Wagon building is mostly confmed to the private sector. We gave the 
wagon builders an assurance some time ago of our willingness to purchase 
12.000 wagons a ycar for five years. Railways would be prcpared to increase 
the orders placed with them if they show evidence of capacity to produce 
more. This should go far towards enabling Indian firms to prepare their 
plans ahead and incrcase their production capacity. I would rcfcr in this 
connection to the shortage to be reqUired in the country. I hope that the 
wagon building finns would consider the manufacture of such stock also. 

As regards the manufacture of parts and components now being 
imported, although some progress has been made, much still remains to be 
done. I have recently appOinted a Committce, with Shri G.B. Kotak as Chair-
man. to go into this problem and submit its rccommendations early. 

The policy of the Railways in rcgard to the prOvision of amenities on 
the trains and at the stations, I am glad to say, has bccn generally wel-
comed in the country. The House of an offer on cach Railway with the status 
of a Deputy General Manager to dcalwith matters relating to the provision of 
amenities and facilitics to the public gcnerally. I look forward to a substan-
tial improvement in the standard of amenities so provided and in the main-
tenance of propcr clcanliness at stations and in carriages as a result of 
outdoor inspections and other activities of these officcrs. 

I shall not detail the various items of amenities sought to be pro-
vided. as most of thcm are known to the House. I WOUld. however. like to 
refer to a few important ones: 

The introduction of slcepingaccommodation for third class passen-
gers and the abolition of the distinction which used to prevail between 
different classcs of passengers in the matter of the use of dining cars, 
retiring rooms. exits. etc. has been grcatly appreCiated. New "Sleeping" coaches 
are being built with more conveniently designcd bcrths, better lighting ar-
rangements and an additional wash basin. 

A new type of Rctiring rooms would be provided at important sta-
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tions, the charges for which would be low but with all the usual conven-
iences. 

The possibility of running a vestibuled Third class Janata rake, in 
order to assess its advantages, is also being examined. This would help to 
reduce overcrowding in individual compartments, and also minimise tick-
etless travelling. 

A concentrated drive will be made to provide raised platforms wher-
ever necessary. This work would be taken up first where voluntary labour Is 
forthcoming. The Railways would welcome such voluntary co-operation and 
be prepared to supplement it by their own contribution. 

The question of overcrowding in third class has still to be tackled 
over certain sections. The increased supply of coaches and locomotives should 
go a long way towards giving relief. Among the important steps proposed to 
be taken are the use of Diesel rail cars over short distances and increase in 
the number of shuttle trains. Diesel rail-cars have already arrived and are 
being allotted to those Railways that need them most. 

In order to tackle the excessive overcrowding during peak hours in 
the suburban services at Bombay, Calcutta and Madras, I have decided to 
set up a small Committee to investigate the problem and suggest remedial 
action. 

A committee was appOinted under the Chairmanship of the Deputy 
Minister, Shri D.V. Alagesan, to examine all aspects of catering and to 
devise appropriate measures for effecting all-round improvement in the ca-
tering arrangements on Railways. I need not detail here the important rec-
ommendations of the Committee including the one to the effect that Rail-
ways with no departmental catering should start with an experimental de-
partmental service. In the matter of inspecting catering establishments with 
a view to ensuring proper quality a'1d service, I have suggested to the 
Railway Board that they should arrange for non-officials to be associated in 
3. suitable manner. Regarding the "standard menu" reommended by the 
Committee, I have asked for an examination to be made as to whether it 
would be feasible to evolve a standard menu on the basis of regional tastes 
and requirements so that the maximum number of people in all parts of the 
country could be satisfied. I have also suggested that priority should be 
given to the replacement and re-equipping of dining cars. The vending con-
tracts have to be speCially attended to, as they cater to the largest number 
of passengers. I should, therefore, like to encourage the sale of food packets 
containing purles, etc., of good quality. Healthy, simple snacks should be 
supplied and the standard of quality and the price to be charged for these 
packets should be settled carefully so that they are within the reach of all 
classes of passengers. 

- - - - - - :::;::-»: - - : 
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The improvement referred to in my Budget Speech last year regarding 
disposal of compensation claims for goods lost or damaged has been main-
tained. There has also been a decrease in the amount paid from Rs.3.19 
crores in 1952-53 to Rs. 2.89 crores in 1953-54. This reduction is due to the 
various preventive measures adopted by the Railways. Attention Is being 
concentrated on the liquidation of old cases. 

The House may recollect that last year, I had referred In my Budget 
speech to the appointment of a Security Adviser to the Railway Board and 
the proposal to appoint officers of the rank of Deputy Inspector General of 
Police in the Security Organisation of each of the Railways in order to bring 
about an improvement in the existing organisation and security arrange-
ments. I had also stated that arrangements were being made for the training 
of staff to make the Railway Security Force a really efficient organisation. All 
these proposals are being implemented. The House will, however, appreciate 
that prevention of losses due to thefts is essentially a question of law and 
order. It is considered that speedy and effective results will be achieved if the 
Security Force is vested with powers to arrest, search and investigate and a 
part of it is properly armed. This matter is under examination. For the 
present, the Watch and Ward Organisation on the Railways does not appear 
to be equal to the task entrusted to it and I am clear in my mind that It 
cannot be relegated to a position of inferiority as compared with other 
agencies which are more of less given charge of the same type of work. This 
Force is being reorganised and it is proposed to give it additional powers and 
status to increase its effectiveness. The advisability of having a suitable 
cadre, in which the officers and staff might look for higher posts and promo-
tions, is under consideration. 

I am glad to report that the Railways have taken keen interest in 
encouraging the use of Khadi to which I made a special reference in my 
speech last year. The list of articles for which Khadi cloth can advanta-
geously be substituted has been increased and the Khadi Board has been 
supplied with a list of mill manufactured items in order to enable it to select 
a few varieites of cloth for which Khadi substitutes could be developed and 
manufactured to meet the railways' requirements. I hope it will be possible 
to use Khadi cloth in lieu of the mill made variety for the supply of uniforms 
to Class IV staff which represents by far the largest proportion of the de-
mand by Railways. This would mean taking up large quantities of Khadi 
which, I hope, will be forthcoming. 

The policy decision of my distinguished predecessor, the late Shrt 
Gopalaswamiji, in the matter of regrouping of the railways was a step in the 
right direction. The integration of a motley group of Railways of varying sizes 
was inevitable, not only in the best interests of railway administration but 
also in the larger and wider interests of the country as well. I think it is time 
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that we accepted that as a settled fact. We have, of course, to recognise that 
more and as their development progresses. During the Budget debates last 
year, I had stated that I would entrust the examination of various aspects of 
performance of the regrouped Railways to the Efficiency Bureau which had 
Just then been set up. The Bureau's examination confirms that the work 
load of the Zonal Rallways, after Regrouping, has increased and in certain 
cases has become quite heavy. I am, however, glad to say that in spite of 
this load. Railways have maintained a fairly good standard of effiCiency. The 
work load aspect. however, is a matter which will need to be kept under 
continuous and careful review. In a developing economy, the organisational 
set-up of the Rallways cannot obviously remain static, and I can assure the 
House that it shall always be my endeavour to ensure that they are so 
organised as to be in a position to provide adequate transport and to main-
tain a high standard of efficiency. 

The present for freight structure has been a subject matter of some 
controversy and there has been a perSistent demand for its review and re-
examination. In the present budget proposals I have not touched the prob-
lem in its wider context and have merely confmed myself to making certain 
limited adjustments in rates and fares. But in order to examine the problem 
in its various aspects, I am considering the advisability of appointing a 
committee to go into it. 

We have been following in recent years a liberal policy of giving 
concessions, particularly in connection with travel for educational purposes 
and other nation building activities. The financial effect of these concessions 
is partIally reflected in the fact that the average amount earned per passen-
ger during 1953-54 has decreaseed from 5.22 pies to 5.17 pies per mile. The 
concessions generally available for students have been extended to those 
who have completed their school or university education and ceased to be 
on the rolls of their respective institutions up to a period of three months 
after their examinations. In the case of students' special tI:ains the m1n1-
mum charges prescribed for ordinary special trains will not be leived as it 
has been found that students and educational institutions cannot ordinarily 
afford to pay these charges. The usual minimum charges for such special 
trains are, therefore, being waived when the party is not less than 400. 

I propose also that the same concession should be extended to par-
ties of kisans sponsored by State Governments. 

The concessional round-tour tickets available for students travelling 
in parties of not less than four have been extended to teachers of primary 
and secondary schools. 

Those undertaking journeys to National Extension Service Centres 
for giving voluntary service or returning home after giving such service have 

. . 
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been granted the usual concessions. 

In case of excursion and pilgrimage special trains for distances of 
1.500 miles or over, fares have been prescribed at three-fourths of the 
ordinary rate and charges for detention of the stock en route have been 
waived for the first 12 hours of day-light at each halting station. 

I also propose to re-introduce for the first time since the War, holiday 
return tickets at concessional fares for the next Dussehra and Diwal1 festi-
vals. 

The necessity for a reduction in the charge for platform tickets has 
been referred to on a number of occasions on the floor of both the Houses. I 
propose to reduce this charge from two annas to one anna with effect from 
1st April, 1955. 

The fitting in of the officers of the ex-State Railways into the seniority 
lists of the Railways established after regrouping in 1951 and 1952 has, as 
the House will appreciate, presented a number of difficulties. The formula-
tion of a uniform and no solution can obviously be entirely free from criti-
cism. The matter has, however, been reviewed recently and orders are being 
issued which I hope will be acceptable to all the interests concerned. 

Reference has been made on more than one occasion to the promo-
tion of officers of the Class II Service to the Class I Service. The quota 
reserved for promotion vacancies in the Class I Service is now being fully 
implemented. I may tell the House that against a quota including arrears 
during the last four years totalling 91 vacancies. 80 promotions have al-
ready been ordered, 11 being under consideration with the Union Public 
Service Commission. According to the Railway Board's revised procedure, 
the promotion vacancies will be filled simultaneously with, or shortly after, 
the fuling up of the direct vacancies. The selection of about 35 Class II 
officers for promotion to the Class I Service pari passu with direct recruit-
ment now in progress has already been taken in hand. 

The combined seniority lists of staff on the regrouped railway systems 
are either complete or nearing completion and the completed lists are being 
published. Thereafter, the representations submitted by the staff or by Un-
ions will be considered. It is possible that minor variations of the general 
principles that have been prescribed in consultation with organised labour 
for the fixation of seniority may have to be adopted in different areas to suit 
the special conditions existing there. It Is proposed. therefore, inconsultation 
with the Federation and the Unions concerned, to permit the respective 
Railway Administrations to adopt such minor variations as will ensure that 
any anomalies arising fromthe application of the rules are reduced to the 
minimum in each area. The understanding will be that the decisions taken 
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by each zonal Railway Administration in consultation with organised labour 
on a system w1ll be treated as final. 

As mentioned in my budget speech last year, all posts in the grade of 

Rs. 200-300 and above are now treated as selection posts, as also 
certain specific categories in the grade of Rs. 150-225 which involve supervi-
sion and a degree of personal responsibility. I have given further thought to 
the matter and consider that there is need for greater flexibility in the 
drawing of a dividing line between selection and non-selection posts. I am 
suggesting to the Railway Board that a detailed list of posts should be 
drawn up in consultation with organised labour. 

Hon. members would recall the appointment of an ad hoc Tribunal to 
dispose of certain matters on which the Railway Board and the Railway 
Federation were unable to come to an agreement. The sittings of the Tribu-
nal are likely to commence shortly. I have thought it proper to consider 
referring to this Tribunal any unresolved issues of importance that may 
have accumulated in the interim. It is propos cd to settle the list of additional 
items. If any after discussion with the National federation of Indian Railway-
men. 

I have under consideration a proposal to raise the contribution from 
Railway Revenues to the Sta1I Benefit Fund, in order to afford greater scope 
to the Administrations concerned to spend money on the objectives of the 
Fund. These are to give educational assistance under the normal rules, to 
provide facilities for recreation and amusement for the staff and their chil-
dren, to relieve distress amongst the members or ex-members of the staff or 
their families to the extent to which such relief cannot be provided for under 
the normal rules, and to assist schcmes for sickness or maternity benefits to 
the families of the sta1I. I hope to take a final dccision shortly. 

I would make a brief reference to the policy we intend to pursue in 
regard to railway colonics. Except at the larger centres, railway colonies 
have grown up in a haphazard manner without a planned lay-out providing 
for, recreation centres, parks, etc. Railway Administrations have now been 
directed to pay greater attention to this matter, particularly in view of the 
fact that we are attempting speedy construction of a very large number of 
staff quarters. It would indeed be desirable if thcse are built in the form of a 
number of sizeable colonies. 

Amongst the starr amenities we have under consideration is the open-
ing of rest homes for the staff at suitable hill stations or seaside resorts or 
other pleasant surroundings where they can spend their holidays inexpen-
sively and in reasonable comfort. 
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The provision of adequate medical facilities for Railway employees 
has been engaging my constant attention and I do not want to take the time 
of the House in dilating upon this subject. I have, however, felt for some 
time the urgent need of central and co-ordinated direction from the Railway 
Board of the Medical Services on the Railways. Consideration is, therefore, 
at present being given by the Railway Board to the matter of appointing a 
Special medical Officer to ensure speedy examination of the various reports 
for the improvement of medical facilities, to plan for the future expansion of 
such facilities and to progress action on the decisions taken. 

The training and education of workers in every branch of the Rail-
ways is a matter to which I have always attached much importance. New 
training institutions are being opened and the old ones enlarged to train up 
all new recruits before they are appointed to posts for which prior training is 
necessary. Similarly, refresher courses will also be provided for those who 
are already in service. They should be made familiar with the latest tech-
nique and developments so that they could keep up a high standard of 
effiCiency. 

I am happy to say that the best of relations have been maintained by 
the Administration with the workers and the Federation throughout the 
year. There is commendable unity prevailing amongst railwaymen. I wish 
that this sense of un! ty will be carefully preserved. This will enable them to 
forge ahead and make their accredited Federation stronger still. Sometimes 
personal differences or other factors create difficulties, but it is hoped the 
leaders would be able to overcome them. I have no doubt that this unity has 
made the Federation really more effective and helped in producing better 
results. 

Problems between labour and management there will always be. In-
deed, it is a natural and never-ending process. But, both the Federation and 
the Railway Adminlstration should have a living faith In the common cause, 
namely, the country's progress and prosperity. I would appeal to all con-
cerned to make a success of the Negotiating Machinery we have recently set 
up. For my part I am prepared to help in solving difficulties that come in the 
way of the satisfactory working of the machinery, and I shall take concrete 
steps in this regard immediately in consultation with the Federation. 

I would like to express my appreciation of the help and co-operation 
that I received from the members of the Railway Board who completed their 
tcnures in Septembcr, 1954. They were incharge during a most difficult 
period in the history of Indian Railways and they performed their duties 
creditably. The Board has been reconstituted with an additional member 
and more powers to the Chainnan, who has been vested with the functions 
and powers of the former Chief Commissioner of Railways. I take this oppor-
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tuntty of welcome the new members of the Board, who have already taken to 
their new duties with zeal and earnestness. 

Howsoever well equipped the Railways may otherwise be, their em-
cient working depends mainly on those who actually run them. If they are 
not up to the required standard, if they have not caught the spirit of the 
times and if they do not basically believe in the democratic approach, Rail-
ways would lose dynamism and not have served their full purpose. I need 
not therefore remind railwaymen, officers and workers alike, of their contin-
ued obligation to maintain and foster the development of the highest ideals 
of service to their countrymen in the performance of their duties. 

649 



WORKING OF THE RAILWAYS· 

Sir, I am thankful to those hone members of the House who were 
good enough to say a few appreciative words about the working of the 
railways and the railway administration. From the discussions we have been 
having in this House I could say that there was not much scope for criticism 
of the Budget proposals except perhaps on one point, although one hone 
Member unfortunately derived some pleasure in indulging in wild criticism. 
The Deputy Minister has already dealt with most of the points raised, and I 
do not want to go over them again. I would therefore confine myself to a few 
other important points referred to by various Members, Dr. Kunzru has 
referred to the efficiency, or, to put it rightly, inefficiency of the Railways. I 
do not want to go into details of various operating statistics. The Deputy 
Minister has already given figures which show that there has been substan-
tial improvement effected in regard to movements over the various bottle-
neck sections. Wagon loadings have shown considerable improvement, of 
7.48 per cent in the case of broad gauge and 6.71 per cent. In the case of 
metre gauge over the figures of the previous year. It may be of interest to the 
House to know that this is a record performance since partition, and in the 
circumstances I do not think we would be justified in taking an alarmist 
view in regard to the efficiency of operation of the Railways. But I would like 
to tell the House that I am not going to be satisfied with what has been 
achieved already. I know we have still to go very far but I am confident 
about one thing. There has been consistent progress made during the last 
nine months and I have no doubt that will continue. I have every hope that 
all efforts would be made towards better usage of locomotives as well as 
wagons and that the performance of both Broad Gauge and Metre Gauge 
would produce much better results. As a further measure to keep a watch 
on performance and to assist the Railway Administration with advice I pro-
pose to further strengthen the Efficiency Directorate of the Railway 

·Replytng to be general discussion on the Railway Budget for 1955-56; R.S. Deb., cc 
943-952. 

650 



Board so that the various operating features may be continuously and 
intensively reviewed with a view to suggesting remedial action whenever 
necessary. 

Dr. Kunzru also referred to the question of raising the status of the 
Secretary of the Railway Board. That matter is already engaging my atten-
tion, but I have an important aspect to consider in that connnection; that is, 
how to cut across the delay that might occur through the addition of an-
other wheel to the coach, i.e., the Secretary through whom all the papers 
would have to be routed in that set-up. However, I have to give further 
thought to the matter. 

The House will be interested to lmow what is being done for the 
future development of facilities on Railways to cope with the antIcIpated 
demands. Although it has been estimated by some economists that there 
will be an over-all increase of 30 per cent. in the level of production during 
the second Five Year Plan, the Railway Board are planning to develop 50 per 
cent. increased capacity over the estimated demands at the conclusion of 
the first Five ·Year Plan period. This substantial capacity is being planned for 
not only to meet possible demands during the next five year period, but also 
to provide for abnonnal variations. In this connection it is also to be appre-
ciated that when additional facilities are provided in marshalling yards or 
sections they must of necessity be on a long-term basis. It is however to be 
appreCiated that the execution of these works largely depends upon the 
availability of stores-quite a large proportion of which will have to be im-
ported as indigenous resources will not permit of such large scale demands 
for stores being met. For example, the Railways might need as much as a 
million tons of steel a year which cannot be procured locally. We will there-
fore have to depend to a very large extent upon the availability of foreign 
exchange and imports from outside. These limitations are there, but I do 
hope to get adequate assistance from the quarters concerned so that they 
do not operate unfavourably in the execution of works which are being 
planned. In the circumstances I fecl confident that the Railways will not be 
found wanting in meeting demands of transport in keeping with the in-
creased tempo of economic development of the country. 

Hon. Members have expressed themselves strongly on the subject of 
increase in fares. I do not know if they have borne in mind while dealing 
with that subject the other side of the picture, that is, the problems of the 
Railways. I shall try to give the background of the reasons which have led to 
my making these proposals. As a result of the Convention Committee's 
recommendations the House approved of an additional commitment of Rs.5 
crores per annum in respect of the Depreciation Fund. The annual incre-
ment in the wages of the existing staff contributes to a progreSSive increase 
of Rs. 1 crore a year. Besides these, the working expenses must necessarily 
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increase with the improved amenities to passengers, increased housing fa-
cilities to the staff, increased passenger trains to relieve over-crowing and 
1m proved signalling and safety devices which cannot result in additional 
revenue. An additional contribution of Rs. 1.1 crore has to be made to the 
General Revenues in respect of the dividend payable to the General Reve-
nues for increased capital outlay. To these should be added a fairly large 
increase in staff which must be made to plan for future developments. The 
net additional cost due to all these factors works out to about Rs. 9.9 crores 
whichis not susceptible to any economy. The House wlll appreciate that 
such a large increase in expenditure cannot be made without suitable ad-
justment in fares and freights. 

Interruption-

We got some relief. The hone Member is aware that the biggest relief 
that we get is the moratorium that has been allowed on new constructions 
of railway lines and that is only for five years and we have to reimburse the 
same later when the line has been constructed. so that it does not go very 
far to help the Railways. 

Some Members have also commented about posslbllties of economy 
and have suggested that our operating expenses are very high. In this con-
nection the House may be interested to lmow how the freights and fares in 
this eountry compare with other important countries of the world. The aver-
age rate per ton mUe in different countries is as follows : 

Rs. A. P. 
British Railways 0 2 4 
U.S.A. 0 1 1 
Canadian Railways 0 1 1 
Australian Railways 0 1 9 
Japanese RaIlways 0 0 11: 11 
Indian Rialways 0 0 11: 11 
The freight per ton mile in India therefore Is the lowest in the world. 

Interruptlon--

I do not know much about other countires, but recently the members 

-Replying to a member's (Shrt H.N. Kunzru) query -what Is financial reUef the Rallway 
will get as a result of the recommendations of the Railway Convention Committee ?-

--Referring to a mem her's (Shrl Klshan Chand) query -To what of good does It applY- and 
another member's (Shrl K.C. Ghosh) obselVatl~n -There Is no comparison between other 
countries and ours. The standards and faclUUes are dUTerent. 
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of our Railway Delegation who went to Russia did not find conditions much 
better than what prevail in other countries and another Member of this 
House who had been to China related his experience yesterday in his speech. 

Interruption· 

I shall place copies of the Report of the Delegation in the Library and 
on the Table of the House. It is being printed. 

Well, I do not know much about Russia. The level of income may be 
high there but another Delegation which went there met me-young men 
from Allahabad-and they said that they purchased a pair of shoes here for 
Rs. 200 whereas you can get a pair of shoes have for Rs. 10 to Rs. 15. 

The House will also be interested to lmow the variation between 
freights for Smalls and wagon loads in diITerent countries. A higher charge 
for Smalls is not a new innovation which will be peculiar to our country. For 
example in U.K. and Russia separate scales of charges apply for Smalls. In 
U.SA the position has been met by a higher minimum charge for Smalls 
which is 1.42 dollars, eqUivalent to about Rs. 6.5. I have proposed only an 
enhancement from Rs. 1 to Rs. 1.30. In respect of passenger fares, the 
conditions of travel are not altogether comparable generally, but in Russia 
where they provide seating accommodation like our Third Class, the charges 
are practically ten times as compared to those levied in India for mail and 
express trains. 

Interruption** 

I have already said about Russia. I am not prepared to reply to 
interruptions which are made by Mr. Mathur in this way. In U.S.A. the 
average rate per passenger mile is 24.35 pies against 5.17 pies in India. In 
U.K. it is 13.83 pies; and in Canada it is 28.34 pies. 

Interruption**· 

I have just said what that ten thousand pounds mean. A pair of 
shoes costs two hundred rupees .... Therefore, the increase is so small (inter-
ruptions). 

But I would like to lmow the correct picture, so that we might be able 
to appreCiate his point of view. 

-Replying to a member's (Shri Bhupesh Gupta) query "Ma! we have the Report contain-
ing these discoveries made by the hon. Minister because ... 
--Referring to a member's (Shri H.C. Mathur) query "What is the average income? What 
is their family budget?" " 
---Referring to a member's (Shri Bhupesh Gupta) observation The Prime Minister of the 

d ?" United Kingdom gets ten thousand poun s a year . 
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If the hone Members wants detailed figures, I said I shall place the Report of 
the Delegation on the Table of the House. I have said something about 
Russia as well as China. Some Member spoke yesterday that the conditions 
are more or less comparable and yet the rates are higher both in Russia as 
well as in China. 

Interruption • 

Well, I do not know at the present moment what the price of wheat is. 
But anyhow those figures can be gone into and we can discuss this matter 
at leisure. 

Well, Sir, I think the hone Members are unnecessarily apprehensive~ 
When I compare the conditions in this country with any other country, I do 
not mean to deprecate any country. I want you to see the questions in their 
right perspective. That is the only thing which I want you to appreciate. I 
thiI1-'<, Sir, that there is an occasion for us to give some credit to Indian 
Reilways which in spite of the numerous handicaps of non-availabllty of 
modern gadgets and labour-saving devices, etc., have been maintaining the 
lowest bases of freights and fares. Judged in this background. it is hardly 
fair that we should be commenting upon our inefficiency or increased costs. 
While I do not suggest that we should not look for further economies, it 
would be incorrect to conclude that the proposed increases in freights and 
fares are to cover 'inefficiency' or wasteful expenditure. The House will be 
interested to know what we hope to achieve fmancially by the proposed 
adjustments. So far as the passenger fares are concerned. it is very- diffcult 
to estimate with any degree of accuracy the net financial effect of the nu-
merous concessions and adjustments which are envisaged. There is, for 
example, no indication to what extent passengers due to a flat basis of 
charge were terminating their journeys at intennediate points and purchas-
ing fresh tickets, which \\1th telescopic fares naturally will result in passen-
gers booking for through distances now taking advantage of the facility for 
breaking journeys en route. It is, however, anticipated that the various con-
cessions will more or less offset the slight increase proposed in the first leg. I 
have, however, noted that hone Members do not fancy the third leg and I 
shall seriously have to consider whether I can add a fourth leg to make the 
child more balanced and perhaps good looking. 

This is, however, a matter which will have to be given some further 
thought in the light of the views expressed by han. Members in this House. 

In regard to the adjustments in freights, the increased revenue antici-
pated is of the order of rupees four crores only and the balance increased 

*Replytng to a member's (Shri V.K. Dhage) query as to the cost of per kUogram wheat In 
Russia. 
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revenue consisting of Rs. 5.7 crores is made up of Rs. 2.7 crores in respect 
of nonnal increase in passenger traffic and 4 crores in respect of additional 
goods traffic, offiset by one crore drop under 'other coaching earnings' due 
to diversion of parcels to goods traffic. It will, therefore, be noted that the 
in~reased revenue of Rs. 9.7 crores is not entirely due to the proposed 
adjustments but only Rs. 4 crores is attributable to this measure. Dr. Kunzru 
sa.id something about this and there was some misapprehension in his 
mlnd. Therefore, I thought it proper to clear that pOint. 

Therefore, I thought it proper to clear that point. 

Maybe, but now I have made it clear that the ten crores Is not 
entirely due to the proposed adjustments, but only four crores is attribut-
able to this measure. 

I think I should clarify further, for the information of the House, 
certain misgivings in the minds of the people with regard to adjustment of 
passenger fares. There will be, for example, (1) no increase in monthly subur-
ban ticket fares. (2) In regard to monthly season tickets allowed within a 
zone of fifty miles in non-suburban areas, there will be no increase and 
these monthly season tickets are available on all Railways, and on different 
secations. (3) There will be no increase in market vendors/tickets. Similarly 
in the case of students' season tickets. Parcels freights are applied generally 
to all vegetables and other fresh produce carried to marketing centres. 

Yes. Furthermore, most of the common-user goods move in wagon 
loads and are charged at wagon load scales in regard to which no general 
adjustment has been made, and the following are important commodities 
which are carried in this manner: Grains and pulses; common seeds; oilsceds; 
jaggery; flour; salt; manures; bran; oilcake; grass; ores; bricks; fruits; pota-
toes; onions; etc. Coal rates also will remian unaffected. The House will, 
therefore, appreCiate that Railways cannot be a burden to the tax-payer and 
it has been my endeavour in the adjustments prepared, to ensure that the 
stability of the railway finances, which might obviate the necessity of draw-
ing upon the General Revenues, is maintained. Shri Ghose made a reference 
to the Shroff committee and to the Driver Committee's Reports. As regared 
the Shroff committee, the position is that most of the recommendations of 
the Committee apointed to go into the supply of stores have been imple-
mented, except in the important matter of procurement. In this the Govern-
ment have decided that the matter affected more than one Ministry and, 
therfore, a Special Stores Purchase Committee was appOinted in March 
1953 by the Works Housing and Supply Ministry. And since the sole ques-
tion of procurement has been under the examiniation of this Committee, no 
changes can be effected. It is understood that this Committee are due to 
conclude their deliberations and it is expected that Government will be in a 
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position to take a final decision as soon as their recommendations are 
received. 

Interruption· 

I cannot give you the exact figures, but perhaps we have effected an 
economy of about seven to eight crores of rupees. 

Interruption·· 

We have made further economics. 

And then, Sir, about the Driver Committee's report, the copies of the 
report of this Committee, which is called the Railway Fuel Enquiry Commit-
tee, have already been placed in the library of Parliament and a statement 
showing the action taken on the recommendations of the Committee up to 
the end of October 1954 has also been placed on the Table of the House. 
Apart from this, a brief review of the action taken on the important recom-
mendations has appeared in paragraph 124 of the Report by the Railway 
Board on India Railways for 1953-54, Volume I, Copies of which have been 
supplied to the Members of the House. If the hone Member sees that report, 
or the report of the Railway Board, he will fmd that action has already been 
taken on most of the recommendations, and an important recommendation 
relating to the rationalisation of the supply sources of coal to the Railway is 
still outstanding. That is the most important recommendation. But the hone 
Member will appreciate that this raises very complicated questions affecting 
the coal trade and industry and many other interests, and all these conflIct-
ing interests have to be reconciled before a fmal decision can be taken. 

I am glad, Sir, that Dr. Mookerji raised the question of co-ordinattng 
railway workshop capacity. This particular matter has been under special 
investigation in order to bring about the maximum extent of rationalisation. 
Some results of this examination are available, and steps are being taken to 
implement these things. This is, however, a matter which needs constant 
attention, which it is receiving. 

Then Sir, some han, Members have suggested the construction of 
several new lines. I have my sympathies with them. but they will have to 
wait for some time till we have fmalised our second Five Year Plan. We 
propose to take up new construction on a big scale, and I hope that many of 
the lines suggested by the hone Members would be considered along with 
other proposals for the second Five Year Plan But still I shall mention some 

·Referring to a member"s (Shri B.C. Ghose) query regarding the measure of economy 
effected as a result of the implementation of the recommendations . 
•• Referring to a member's (Shrt B.C. Ghose) observation this Is about 4.18 crores In the 
1953-54 Report. 

656 



thing about the specific proposal made here by some Members. One of the 
hon Member suggested that the Nilambur-Sakleshpur line should be taken 
up. Well, no survey for this project has been carried out so far. It may be in-
cluded for consideration while selecting the new lines for construction in our 
second Five Year Plan period. Then about Nilambur-Ferok, this proposal 
has also been noted for consideration, while selecting new lines for con-
struction during the second Five Year Plan period. about Katpadi-Kanchipu-
ram, the Southern Railway Administration will be asked about the traffic 
prospects for a rail section on the metre-gauge. About Bangalore-Balem 
the Railway Board have sanctioned on 29th October 1954, a traffic survey 
for a 124 mile railway line between Salem and Bangalore at an estimated 
cost of about Rs. 50,000 to determine the traffic prospects of a meter gauge 
line connecting these two places. The route to be followed would be Banga-
lore on to Hosur and on to Dhannapuri, and on to Salem via Omalur on the 
Salem-Mettur Dam Railway. The Board have asked the Southern Railway 
Administration to investigate the traffic prospects of a broad-gauge connec-
tion, and have further asked the Railway Administration to submit a pre-
liminary engineering survey estimate for their sanction. About Bhagalpur-
Mandar Hill-Jasidih, the proposal for the extension of this line from Mandar 
Hill to Jasidih may be included for consideration during the second Five 
Y car Plan period. 

The Railway Board have prepared a long list, and all the lines sug-
gested in this House by hone Members have been included, but they will be 
considered along with our second Five Year Plan proposals. About this 
Pachora-Jamner Line, Shri Deokinandan Narayan referred to this narrow-
gauge line. Well, we are considering what steps should be taken to make the 
necessary immprovements on that section. But we might also consider, as 
he has suggested, converting the narrow-gauge line into a broad-gauge or 
metre gauge line. 

I shall not refer to several other lines, but I may say a few words 
about the Udaipur-Himmatnagar Project. This project has been included by 
the Rajasthan Government among their recommendations for the construc-
tion of new railway lines during the second Five Year Plan period, and it is 
proposed to ask the Railway Administration to bring up to date the figures of 
the prcliminary engineering and carry out the traffic survey for a metre-
gauge line. About the Jaipur Sanganer line, this was extended by the end of 
March to Tada Rai Singh. Ajmer Kota-Chitorgarh Routes ar~ proposed to be 

d Then Sl"r Bart Sadri-Neemuch has been mentlOned. The hone surveyc . " " " " " 
Member has asked for the construction of Barl Sadn-Chltore hne. He proba-
bly means Bari Sadri-Neemuch. It is proposed to consider that linC' also in 
connection with our ncxt Five Year Plan. Another Hon. Membcr has men-
tioned the construction of new lines in Mysore and Coorg areas, and some 
other hone Member has mcntioned that a line should be built up to Jammu 
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and not by short length, as is being proposed. Now another Member has 
mentioned new lines in the State of Hyderabad, and still some other Member 
raised the question of broad gauge connection from Tarapore to Rajkot. 
About this proposal, I might say that it is included in the list submitted by 
the Saurashtra Government. The traffic survey for a line from Tarapore to 
Bhavnagar has already been completed, but in the meantime, the proposal 
to extend the line to Rajkot has been received, and that matter is under our 
consideration. As regards the lines proposed for Mysore, Coorg, Jammu, 
Hyderabad and other places, I might say that hone Members are aware that 
the State Governments and other public bodies are sending in their recom-
mendations for consideration in the second Five Year Plan period, and as 
soon as the State Governments' reples are received, the proposal would be 
examined in the Board's office, and in consultation with the Central Board 
of Transport, the Planning Commission and with the representives of the 
State Governments, the selection of lines for construction in the second Five 
Year Plan period would be finalised. 

Interruption • 

I have decided to include it for survey in the year 1955-56. 

Interruption •• 

That will have to be considered. 

Well, Sir. there is nothing more to do today. There were some more 
points mentioned about regrouping and other things, but I have already 
made my position quite clear about the quesiton in my speech. andI do not 
want to dilate upon it any further. As I have to run to the other House, I 
hope I shall be excused. if I don't deal with the other points. 

Interruption··· 

About particular cases I am prepared to discuss them with him. I 
have no objection to doing that. He may have objection to discussing things 
with me. but I shall most happily discuss with him. 

-Replying to a member's (Shri Basappa Shetty) query "What about Kadur-Chlckmaga-
lore?" 

--An hon. member: Chemrajanagar? 

--·Referring to a member's (Shrt Bhupcsh Gupta) statement that he had brought up a 
number of questions relating to the employees and the workers. their salaries etc. on 
which the hone Minister should have spoken something. 
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interruption· 

That Is entirely an official document, mostly to be dealt with by the 
Department, by the Railway Minister. I do not think it would be advisable to 
supply copies of the report of the Efficiency Bureau, but if the hone member 
so desires, I am prepared to supply him with the relevant and necessary 
figures which he wants to be supplied to him. 

-Referring to a clarification sought by a member (Shri H.N. Kunzru) whether he (hon. 
Minister) would supply a copy of the' EffiCiency Bureau's report on the increase in the 
work load of each zone. 
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RAILS FOR GROWTH· 

Sir, I am thankful to hone members for the trend and tone of their 
speeches which were throughout very helpful. Several matters have been 
dealt with by the Deputy Minister. I need n('j: go over them again. I shall 
touch upon a few other general problems referred to by Members in the 
course of the last two days. 

I am sorry that Shri Asoka Metha and Shri H.N. Mukerjee were not 
good enough to carefully examine the facts and figures mentioned by the 
Deputy Minister and myself only two days back in respect of the better 
performance of the railways during the current year I shall not go into these 
facts and figures again. But I do want notice to be taken of the fact that 
during the last 9 months, the railways have registered a distinct improve-
ment on the operational side. I have never tried to exaggerate matters. 
When I make this claim the House can realise that I do so on the basis of 
solid facts. The improvement made is, no doubt. particularly marked only 
during the past few months. But, I have a feeling that it has now corne to 
stay. I do realise that it will be fatal for railways if this progress is not 
maintained. Rolling stock would be imported and manufactured in the coun-
try to meet our requirements. But the time factor has always to be kept in 
mind. Similarly, the increased line capacity works are also quite bit, and 
they will take their own time. Getting the required parts and components 
and other necessary material, especially, steel is also an important factor. 
The limitations are there. But, we should have the determination to surmout 
them. May I assure the House that we are planning on the right and proper 
lines? Dr. Krishnaswami is perhaps afraid that we are not looking ahead 
:lnd are moving in the old conservative way. He need have no such misgiv-
iTle:. Provision has been made in the Budget for large-scale surveys with a 
view to our being able to take up construction work from the very first year 
of the Second Five Year Plan period. Proposals for the survey of about 1300 

-Replying to the debate on Railway Budget for 1955-56 in RaJya Sabha. R.S. Deb .• 4 
March 1955. cc 1089-1104. 
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miles of new lines and 900 miles of doubling have been made to be under-
taken during the Budget year. The surveys for new lines, I think, may have 
to be raised further from 1300 to 1500 miles.This is going to be a big task. 
The question of adequate techincal personnel is important and urgent. We 
will have to use all our talents, young and old to complete this work. Some 
of the existing rules, if necessary, may have to be relaxed to attract the 
required personnel. Similarly. the Railway MiniStry will have to plan for 
other things as well. raw materials. rolling stock and personnel. They will 
have to be arranged for within the required time so that time lag Is not 
permitted to interfere with our programme or work. 

I have already mentioned in my speech about the creation of a plan-
ning cell in the Railway Board office and our intention to strengthen it 
further. I have also created only a few days ago the post of a Deputy General 
Manager of Planning in each Railway so that there is not only proper plan-
ning and co-ordination, but implementation of the works programme of each 
Railway is carried out according to schedule There is no doubt that the 
Railway Board and the Railways will have to gear up all their resources to 
take up this vital and colossal task of adequately providing the transport 
needs of the country. I have a suspicion and I hope it Is wrong, that there Is 
a subtle move to put all the blame on the Railways if the other sectors of the 
economy do not come up to expectation. I lmow the task of the railways is a 
most difficult one in the circumstances preVailing today. Industrialists and 
others have had no problems of such magnitude to face either before or now 
as the Railways had to tackle during the war and after the Partition. I some 
times feel sad to think that these difficulties are not fully realised and there 
is no word of cheer for those thousands of our railwaymen who are engaged 
in the stupendous task, in the most difficult period in the history of the 
railways, of not only rehabilitating railways, but of developing them to meet 
the growing needs of the country. There may be short comings and some 
mistakes too. But, those alone can commit mistakes who really do the work 
and are on the march. I have every hope that the Railway Board and the 
railways would rise equal to the occasion and succeed in removing all fears 
and misgivings whereever they are entertained. Even if they occasionally 
falter I do not mind. But, I do want them to aim high and put in their best 
and most genuine effort. 

It Is true that I have not given a clear idea of our development 
programme for the future, relating to the Second Five Year Plan. But. it 
would surely be premature to do so on my part as our Plans are not 
complete and they have not yet been finalised. The different States, the 
various Ministries concerned, and the Planning Commission have to be 
consulted and we are in the process of doing so. Three important items of 
the Plan would naturally be new construction including doubling the lines 
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and other works designed to increase the present lIne capacity, self suffi-
ciency in rolling stock stores and other equipment and improved working 
including the extension and expansion of our present maintenance works. 
The other things would automatically follow, the importance of which could 
not, of course, be minimised. In all these three matters we are not only 
planning on an ambitious scale, but are, in fact, going ahead with many 
schemes which will gradually show results as time passes. For new con-
structions, I would certainly like to plan for 5000 miles. But, I shall not like 
to commit myself definitely unless I have made myself quite sure about the 
resources available to us. But, from the proposals chalked out by the Board, 
which have not yet come to me so far in a definite and concrete form, I have 
an impression that it might at least go to 4000 mUes inclusive of doubling. 
Careful thought, I am sure has to be further given to this matter as this is 
the most important item of work on the railways on which the eyes of our 
country are flXed with great hopes. It is no small attempt I hope han. 
Members would agree-on the part of the Railway Board to develop 50 per 
cent increased capacity for the next Five Year Plan over the estimated de-
mand at the conclusion of the First Five Year Plan period. nus substantial 
increase in capacity is being planned to meet the likely demands during the 
next Five Year Period. That will naturally cover the normal increase in gen-
eral traffic and the traffic anticipated to arise in respect of the new steet 
plants, expansion of the cement industry and other known projects. 

I was somewhat amazed to hear Shri Bhagwat Jha Azad and one 
other han. Member referring to the speech of the Finance Minister, that the 
railways were not able to contribute their full quota, with their own further 
observation that the railways should find funds for the developmental works 
from their own resources. Shri Jha wants backward areas to be opened up, 
and rightly 50. Lines constructed for this purpose will be unremunerative for 
some years to come, and yet he suggests that the railways with all their 
existing commitments should be to able to contribute in full towards their 
canstruction and operation, which even the Finance Minister does not ex-
pect us to do. There is perhaps a tendency sometimes to pick holes even 
when there is hardly any basis for doing so, for aVOiding which I expect the 
Members on this side at least to show a better sense of awareness. 

The development on all sides, especialy in the public sector, has to be 
carried out on a colossal scale, and every unit of the Government has to 
contribute its utmost. But, in order to execute the various plans for building 
up the whole country, not only the resources of all w1ll have to be pooled 
together but special steps like deficit financing or raising of loans from this 
country and abroad would have to be taken, so that the heavy and huge 
physical reqUirements of the Plan are properly met. I am sure that the other 
han. Members do fully appreCiate this aspect of the problem, and that there 
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will be no cause for criticism on that ground. 

I may also say that the figure of Rs. 800 crores has been mentioned, 
but I should like to tell the House that this is only tentative and that the 
final figure will depend upon the over-all size of the Second Five Year Plan 
and the share allocable to the railways. We are planning not merely in 
money terms that is, what funds are to be expended each year. We are 
rather thinking in physical terms of the maximum utilisation of the existing 
resources and of expanding capacity not only to meet the anticipated in-
crease in the next five years, but over a longer period. We are, at the same 
time, keeping in mind the measures necessary to recruit and train addi-
tional staff required in various categories. The employment potential in the 
railway development is an important aspect to solve the unemployment 
problem in the country as a whole. I hope that in my next budget speech I 
should be in a position to furnish a clear picture of the plans required for 
the second five year period. 

In this context, the House, I am sure, will appreCiate the reasons for 
our expenses going up against which an equivalent revenue would not be 
found for a few years at least. During the first two or three plan periods this 
trend will surely persisit and, therefore, while commenting on the mounting 
expenditure on the railways, this feature, I hope, would constantly be borne 
in mind. 

There are other reasons for the increasing expenditure, most of which 
being unavoidable, and I would not weary the House with further details. 
However, I must assure the House that in spite of what I have said, all 
efforts should and would be made to effect economies in all branches wher-
ever possible. 

Shri T.K. Chaudhury is, I am afraid, misinformed about the report of 
the Efficiency Bureau. The Bureau was never entrusted with the task of 
advising the Board about the increase in the number of present zones. The 
Director of the Efficiency Bureau was, in fact, asked to examine certain 
aspects of the working and the performance of different railways and I might 
tell him that he discharged his duty effiCiently. The Railway Board has, 
indeed, profited by his reports and the question of turning down his recom-
mendations never arose at all. Shri Chakravarti, the Director of the Effi-
ciency Bureau, happens to be one of our top officers and it would have been 
so unfair to deprive him of his promotion to the General Manager's Post for 
which the officers quite naturally look forward from the very start of their 
career. Shrt Chaudhuri might as well ask Shrt Chakravarty about his prefer-
ence and satisfy himself further if he so desires. 

I have clearly expressed my views about regrouping, and would sug-
gest to Shrt T.K. Chaudhury to read them again. But one thing I must say. I 
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do not want to keep alive the controversy of regrouping for long as it might 
perhaps prevent us from taking a dispassionate view of the needs of the 
railways in the growing economy of the country and the expanding railway 
administration. 

I shall touch a few other points mentioned in this House beofre 
saying something about the new lines. It has been suggested that the Grand 
Trunk. Express should be speeded up. I entirely agree with it. I think It 
should be converted into a mail train and its speed considerably increased. 
But I have to make one request to the Members of the House, and the 
request is that the Railway Board should be given full freedom to cut down 
halts etc. without any interference on our part. 

We will naturally consider filling the gap where we do away with the 
halts by other means. 

Shri Somani wanted that I should decide early about the appoint-
ment of the Freight Structure Committee. I have already referred to this in 
my budget speech, but I might as well form the House that the Committee 
referred to would be appOinted very soon. 

Shri Giri has made the interesting suggestion that the time has now 
come when, beginning with the public sector, the worker should be con-
ceded a voice in the control of industry. He has gone on to say: 

"If we have to begin somewhere, we should begin with the railways by 
conceding a voice for the railwaymen in the control of the industrial system. 

Of course, the degree of the voice depends upon the constructive 
wisdom of the workers and their organisations, and simply because we 
concede a principle, it does not mean that we should concede it Immedi-
ately." 

This is what Shrt V.V. Girt had said. I need not say much about my 
personal opinion on this matter. But because I have been giving thought to 
this matter for some time, personally, I will be perpared to conSider this 
suggestion favourably. That much I can say, but of course, as Shrt V.V. G1rt 
has stated, the conditions precedent for the implementation precedent for 
the implementation of this suggestion should first be created by the work-
ers, and for this, as Shrt V.V. Girt has further pointed out, the maintenance 
of unity amongst railwaymen is essential. 

Shri Frank Anthony has made some suggestions in regard to the 
compensation claims. But I am afraid that it would add to our cost. but the 
question of designing wagons which would keep water out in areas having 
heavy monsson will, however, receive the consideration of the Railway Ad-
ministration. 
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Shri Asoka Mehta referred to watch and ward employees, whose serv-
ices were terminated because they had submitted representations. I would 
not deal with each individual case, but I would like to clear up Shrt Asoka 
Metha's misunderstanding, which is based on an one-sided version. The 
correct facts are that the two chief overseers of the Watch and Ward Depart-
ment of the Western Railways were asked to appear for a departmental test 
for promotion to the grade of sub-inspector, watch and ward. They failed to 
appear at the written test, but put in a representation which was couched in 
improper and even offensive language insinuating foul play on the part of 
the superior officers, for which there was no basis. This amounted to mis-
conduct, and the security officer decided to reduce them to the post of over-
seers, the next lower grade, after following the normal procedure. The legally 
correct procedure required that in such cases the services of the men should 
be terminated in accordance with the rules, and they should be reemployed 
in the lower grade as overseers. This was done, and they again submitted 
appeals, which after consideration were dismissed. 

Shri Asoka Mehta has all questioned the necessity of a committee to 
examine the co-ordination of railways and coastal shipping. I shall not say 
much on that subject, but I would like to tell him that in view of the difficult 
nature of the subject and the paucity of relevant date, the setting up of an 
expert committee appears to be the only rational course to undertake exami-
nation of the various aspects of the problem. 

Shri Frank Anthony has particularly warned Government against any 
complacency and any tendency to support bureaucratic infalliblity. I can 
assure him that I am far from being complacent, and not inclined, as a 
matter of course, to support decisions taken at various levels of the Railway 
Administration; but I cannot also outright reject their decisions merely be-
cause appeals have been submitted. It is true that in some cases delays do 
take place, but the Railway Administrations are constantly directed to mini-
mise delays. If I am not misunderstood, I would like to inofrm the House 
that my experience is that there is a growing tendency to put in representa-
tions to the General Managers, to the Railway Board, and to me, against any 
orders passed unfavourable to an employee. This can only result in duplica-
tion of work, and pOSSibly lack of adequate attention to representations of 
persons having a genuine grievance. I would, therefore, appeal to all con-
cerned to exercise discretion and restraint in sponsoring such complaints. 

I shall, as poInted out by Shri Frank Anthony, look into the question 
of early announcement of the results of the Selection Boards. I entirely agree 
with him that there should be minimum delay in regard to the announce-
ments of the results of the Selections Boards. 
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Shrt U.M. Trtvendl he is not here now referred to the construction of 
metre guage locomotive in Ajmer workshops, and wanted to lmow the reason 
why the workshops have not been developed for the purpose. In fact. Ajmer 
is one of our biggest workships, and there are proposals of further extension 
and expansion of that workshop. But the fact is that the lay-out of the 
Ajmer workshops is not suitable for the efficent manufacture of locomotives 
of modern design. apart from there being no spare capacity in the work-
shops. This work. is therefore, being concentrated in TELCO. 

Shrt Thanu Pillai and SM J.R. Mehta referred to the injustice done to 
the ex-State railway officers in the matter of equation of posts. On the other 
hand, Shrt Ramachandra Reddl protested against the importation of ex-
State railway officers at the cost of Government railway officers. I am trying 
my best to make an objective approach to this matter. and I am reexamining 
the matter in the light of the criticisms and suggestions offered in this 
House and in the other House. 

Shir Nambiar contended that relations with railway lobour were un-
satisfactory. and that Government were partial to certain' unions. Well. Shrt 
Nambiar has sometimes tried to make our relations unsatlsfactory but I am 
glad that he has not succeeded so far. I would like to reiterate that the 
relations between Railway Administration and railway labour have contin-
ued to be cordial during the last few years. Government are not partial to 
any unions. but I might make it clear that I have no intention of permitting 
recongnition of any unions other than those formed by merger by or with 
recongnised unions. I shall not go into one of the other points he has men-
tioned. namely the average pay of class IV staff. for that can be discussed 
later on. 

Some of the hone Members have suggested constructIon of new lines 
in the areas in which they are interested. Reference has been made to 
Bangalore-Salem, Madurai-Karu Salem as alternative to Salem-Tim chira-
palli, Trivandnun-Cape Comorin Bombay-Mangalore, Teillcheny Coorg-Mysore, 
by the Members from the south. One hon, member from Madhya Bharat 
mentioned the need for conversion of the gauge of the railways in Gwalior, 
and the bridging of the gap between Shivpuri and Agra. A suggestion was 
even made by one of the Members to provide rail fac1l1ties between Rish1kesh 
and Rudar Prayag that Is on the Himalayas. I can only assure the hone 
Members that new construction will be carefully examined and under taken 
in the best interests of the development of the country. 

Shrt H.N. Mukerjee referred to the electrification of the Calcutta sub-
urban section. He would have noticed from the Budget papers that a sum of 
Rs. 2 crores has been provided for the HO\\Tah-Burdwan-Tarkeshwar line 
in 1955-56. The electrification of Sealdah and other suburban lines w1ll have 
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to be undertaken in a latter phase. I am myself keen that the first phase 
should be completed as early as possible, so that we might be able to take 
up, and go ahead with, the next phase. May I also say that we all feel proud 
of Calcutta and Bengal? I can, perhaps, quite understand Shri H.N. Muker-
jee now taking shelter behind parochialism, when all the other weapons in 
his armoury have failed. 

Some hon. Members, namely Shrimati 'Tarkeshwari Sinha and Shri-
mati IlaRoy choudhury suggested the taking over of the 11ght railways by the 
Central Government. In this connection, we have decided after careful thought 
that Government Railways should under take a comprehensive study of the 
narrow gauge lines in their jurisdiction, and to report whether it would be 
advantageous to replace the lines on the same or other suitable alignments 
by broad gauge or metre gauge railways or by road-ways. I shall, as sug-
gested by Shrimati Tarkeshwari Sinha, naturally give further thought to the 
point raised in regard to the Baktiarpur-Rajgtr line. In regard to the Baraset-
Basirhat railway mentioned by Shrimati Ila Palehoudhury, the Eastern Rail-
way has been asked to undertake a preliminary engtneering and traffic 
survey for posible broad gauge link from Basirhat to Hasanbad for which a 
provision of Rs. 25,000 has already been made in the budget for 1955-56. 

Shri Nevatia has mentioned about restoration of dismatled lines in 
Punjab and U.P. A number of lines dismantled has been restored all over 
India. The cases of the balance are still under consideration. 

Ch. Ranbir Singh referred to the Rohtak-Gohana line. As I told him 
yesterday, in fact, it would have been more useful if he had made that 
effective speech in the Punjab and discussed about that line with his own 
Chief Minister. Anyhow, as I have said, I am prepared to review that project 
and I shall get into touch with the Punjab Government immediately. 

Shri Somana mentioned about the paucity of railway lines in the 
Malnad area and in Coorg. The hon. Member is, no doubt, aware that the 
survey for a railway line between Hassan and Mangalore is in progress. The 
question of further lines in this area will be considered later on when the 
survery for the Mangalore-Hassan line has been completed and a decision 
taken on its construction. I also attach sufficent importance to the develop-
ment of the West Coast and the Railway Board, I might inform the House, is 
fully seized of the matter. The Konkan area would also be covered by that. 

Pandit D.N. Tiwari made a reference to the Sonepore station and in 
as general way to the conditions are vailing on the North Eastern Railway. 

I might tell him that we will certainly see that the Sonepure station 1s 
im porved and I shall advise the Railway Board to consider the question of 
providing a foot over-bridge over the platforms as soon as possible. 
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Swami Ramananda Tirtha has mentioned about priority being given 
to a particular line in Hyderabad State. The Railway Board shall certainly 
bear the special plea made by the Members of Parliament from Hyderabad 10 
this connection in mind. 

About the Assam link, it has been suggested that an alternative route 
should also be considered. Well I may inform the hone Member that question 
is already being studied by the Railway Board and the survey may have to 
be taken up early. 

The question of opening up of the Adivasi area, referred to by Shrt 
Bhagwat Jha Azad, will also be taken up for consideration 10 connection 
with the Second Five Year Plan. I also propose to include surveys being 
taken up in the budget year of Satna-Rewa-Govindgarh and Nepani-Raibagh 
links. 

It has been suggested that the Chamrajnagar-Satyamangalam link 
should be taken in hand ...... I am afraid I shall have to disappoint the hone 
Member. this project was approved by the Central Baord of Transport who 
recommended that it should be considered along with the Khandwa-Hingoli 
link. The Khandwa-Hingol1link has been given priority in order to link the 
north and south metre gauge systems. For providing a link between the 
southern metre gauge systems, an alternative link from Bangalore to Salem 
has been suggested as being preferable. A survey to determine the cost and 
traffic prospects of the Bangalore-Salem line has been ordered and the 
relative merits of the Chamrajnagar-Satyamangalam project and Bangalore-
Salem line will be considered. 

Shr. T.B. vittal Rao criticised the proposed Bezwada-Gudur doubling. 
I might inform him that the matter has already been discussed with the 
Southern Railway and investigation has been ordered for a braod gauge 
alternative line from Kazipet to Machlere on to Kumbum joining the Bezwada 
metre line north of the Penner river near Nellore. 

I might now say a few words about the rates and fares. It was in the 
context of our increasing expenditure that I had suggested a slight increase 
in rates and fares. I have given full thought to the matter, and specially to 
the small increased burden which will have to be borne by the minimum 
that could be thought of, though it did mean some additional sacrifice on 
their part, whIch our counttymen have not grudged so far if it contributes to 
the general prosperity of the nation as a whole. I am really thankful to 
Shrimati Sinha, Shri Somana and Dr. Krishnaswami for the support they 
lent to this proposal. But the discussions held In this and 10 the other 
House have clearly shown the strong feelings held on this subject. I am 
myself deeply conscIous of the necessity to aviod any adjustment which 
might operate harshly on the common man, and in keeping with the wishes 

668 



of the hone Member of this House, as also those of the Rajya Sabha, I 
propose that while the telescopic basis of the fares mentioned in my budget 
speech may be retained as a whole. There will be no increase in fare in the 
case of III class passengers travelling by ordinary passenger trains within a 
zone of 50 miles. 

Interruption· 

It is not. The railways will be losing about a crore of rup~es. 

As the bulk of the long-distance passengers are carried by mail and 
express trains, it Is necessary that the telescopic fares are introduced for the 
benefit of the long-distance passengers I, therfore, propose to retain the 
basis indicated in my budget speech for mail and express trains. I hope, 
however, the House will permit to come up later with these very reasonable 
proposals regarding fare increase, if the condition of our fmances would call 
for the same. 

Criticism was also levelled against the increase in the rates for 'smalls' 
and the imposition of a surcharge. There was hardly any intention to get any 
revenue out of it, and it was proposed only with a view to releasing more 
wagons for public use in the existing tight wagon position, but as it is felt 
that the smaller industries might be hit hard, in order to relieve the inci-
dence of freight in the case of 'smalls' I propose that instead of 12 1/2 
percent surcharge on 'smalls' up to 20 maunds, the surcharge may be 
reduced to 6 1/4 percent, and the minim urn freight for 'smalls' might remain 
at the existing basis of Rs. 1 instead of the proposed Rs. 1-8-0. These 
proposals will undoubtedly reduce the anticipated surplus but that will, I 
hope, fully meet the wishes of the House 

*Referring to a Member's (Shri M.S. Gurupadaswamy)'s query on small industries. 
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WHEELS FOR PROSPERITY· 

Sir, I am thankful to Shri Tulsidas and other friends for their bal-
anced speeches and the kind sentiments they have expressed towards the 
Railway Minister. 

The problem of transport is a difficult one. I have never hesitated to 
aclmowledge this fact, nor do I want to minimise it even today. In the fast 
developing economy of our country, more and more movement would take 
place, both of raw materials and fmished goods. Agricultural produce is also 
on the increase. Similarly the raising in mines of coal and ores. The burden 
on the transport services is thus on the increase, but this has to be wel-
comed as it is an indication of the growth of prosperity in the country. 

During April-June, that is during the summer months railways have 
always to face serious difficulties. The rigour of the climate reacts on the 
efficiency of the out-door staff and leads to an abnormal increase in the 
incidents of sickness among them, water shortage for loco requirements also 
generally experienced and this affects operation. This year moreover the 
movement of foodgrains even from usually deficit States created a special 
problem for us. The heavy rains followed by floods and breaches in so many 
parts of the country specially in North Bengal and Assam, have also consid-
erably added to our difficulties. 

interruption·· 

North Bihar also. I am not recounting these things as a sort of 
defence. In fact I have said elsewhere that I consider the present situation a 
challenge to the railways and railwaymen to face it boldly. 

It has often been suggested that there should be better co-ordination 
between the railways and other means of transport, and I have also myself 

-Replying to the debate on the Railway Transport situation, L.S. Deb., 28 September, 
1955, cc 15662-15672. 

--Referring to a member Pt. D.N. Tlwary's query about flood situation In North Bihar. 
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laid great stress on this matter. In the Transport Ministry we are giving 
serious thought to problems connnected with road transport and shipping. 
I hope I shall be able to introduce the amended Motor Vehiccles Bill in this 
session of the House. The Raily Sea Co-ordination Committee which has 
been set up recently by the Railway Ministry has also started its work. How 
to develop further the existing road transport capacity is under our active 
consideration. But there is no doubt that the bulk of the transport burden 
will still have to be borne by the railways and we are planning for it and are 
determined to discharge our obligations. 

I would like however, to clear some of the misunderstandings which 
have been created in the House by a few speeches made now. 

With regard to the general position, the goods loading on Indian 
railways from January to August has been-I shall quote the figures as 
follows: The total number of wagons loaded on Indian railways, broad 
gu age , in 1954 was 29,49,081. In 1955 it is 31,53,859-an increase of 7.3 
per cent. In the metre gauge in 1954 it was 16,92,582. In 19551t is 18,53,543-
an increase of· 9.5 per cent. So, these figures clearly show that far from 
deterioration, there has been a substantial increase in transport during the 
current year. N cverthlcss there are some arrears both on the broad gauge 
and the tnetre gauge sections. 

The annual rate of increase in traffic in the past has been of the order 
of 3 per cent, but during the current year there has been an abnormal 
increase largely due to the bumbcr crop and the simultaneous decontrol of 
food grains. Food movements during April-June have increased by 8.8 per 
cent on the broad gauge and 6.6 per cent on the metre gauge as compared 
with the previous year. The bulk of the areas relate to food grains traffic. It 
is true that in spite of the increased loading, the outstanding registrations 
for wagons have been conSiderably higher than last year. Thus on the broad 
gauge section the outstanding demands on 31st July were 1,42,000 as 
aginst 55,000 last year. I am, however glad to inform the House that these 
outstandings have becn very appreciably brought down. 

I shall now like to deal with the position relating to the movement of 
a few important commodities such as sugar, cotton, etc. which were referred 
to by Shri Tulsidas. So far as sugar is conccrned I would like the House to 
know that the indigenous production jumped up from 10 lakhs of tons to 16 
lakhs of tons. This naturally signifies a corresponding increase in the trans-
port of sugarcane and other raw materials. Since one ton of sugar requires 
ten or eleven tons of sugarane, the magnitude of increase in traffic can well 
be realised. 
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The transport of indigenous sugar is linked with the large scale im-
port of sugar which from January to July 1955 was about 2,67000 tons. Out 
of this narly 35.000 tons was discharged at Bhavanagar and distributed by 
rail to Saurashtra area which accounts for lack of movement of indigenous 
sugar to this area. 

Likewise, considerable movement of imported sugar was made during 
this period to various destinations such as from Bombay to Ahmedabad, 
Poona. Ujjain, Ratlam, Nagpur, Jaipur, from Calcutta to Gauhatl, Tatanagar 
etc., and from Madras to Tiruchirapalli and Coimbatore. In consequence, 
there was a lesser demand for indigenous sugar in these areas. Neverthe-
less. the sugar movement on the broad gauge protion has been as Shrt 
Tulsidas knows, very satisfactory, being from January to lOth September 
1955. 29,520 wagons or 21 percent more than during the same period last 
year. But I must admit that the position on the metre gauge was not so 
satIsfactory. 

On the metre gauge the bulk of sugar is loaded on the North-Eastern 
Railway. Here, the movement up to April was conditioned by the heavy 
movement of sugarcane, and largescale movement for the flood protection 
works at Dibrugarh and in North Bengal. I trust the House will appreciate 
that it was mainly on account of the railways that the Dibrugarh rivetment 
coud be built, and Dibrugarh could be saved from devastaion this year. So, 
when we moved boulders and stones to Dibrugarh, naturally the other goods 
had to wait. 

From 1st May to 20th September this year, 18,176 wagons of sugar 
have been loaded as against 11,000 last year. on the metre gauge on the 
North-Eastern Railway. From 1st January to 20th September this year, over 
28,000 wagons of sugarcane have been loaded as compared to 27,000 last 
year. 

The position regarding movement of cotton is much better. The West-
ern Railways loaded 1.100 wagons more on the broad gauge and 1,600 
wagons more on the norrow gauge during January to 20th July this year as 
compared with the same period during last year, which represent an in-
crease of 42 percent on the broad gauge, and 58 percent on the narrow 
gauge. So, we have been able to make satisfactory improvement even on the 
narrow gauge, where the position of the rolltng--6tock and rails etc. is not 
quite satisfactory. The outstanding registration on 20th July 1955 were only 
128 wagons on the broad gauge and 10 wagons on the narrow gauge. On 
the Northern Railway, during the same period, there was an increase of 
1,000 broad gauge wagons, representing an increase of 35 percent over last 
year. Similarly, on the Central Railway we moved 900 wagons more of cotton 
to Bombay area during the first six months of this year, as compared with 
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the same period last year, representing an increase of 35 percent. I might 
also add that 24,700 tons of cotton were exported from India during Janu-
ary to June 1955 as compared with 13,200 tons before. That is to say, 
instead of 13,000 tons, we were able to export 24,000 tons. And this would 
not have been possible of course, except by increased rail movement. 

I might also tell the House about the movement of oilseeds, including 
groundnut seeds. 20,515 broad gauge wagons were loaded during January 
to June this year as compared to 16,455 wagons during the same period last 
year, representing an increase of 24.7 percent. Similarly, on the metre gauge, 
31,568 wagons were loaded as compared to 25,071 wagons last year, repre-
senting an increase of 25.7 percent. 

Regarding movement of coal, a daily average of 3,221 broad gauge 
wagons were loaded in Bengal-Bihar coal fields, during January to August 
1955, as compared to 3,129 wagons during the same period last year. This 
represents an increase of 92 wagons per day. Taking all coal fields in India, 
the loading was 140 wagons per day more than last year. Coal movements 
for destinations beyond Moghal Sarai averaged 1,217 wagons per day during 
this period, being 81 wagons in excess of last year. 

The House will thus see that instead of any deterioraton, there has 
been almost an all round improvement. To suggest that there has been any 
deterioration is wrong factually, and it is a mistake to paint so gloomy a 
picture. 

I should like now to reply to one or two pOints which were raised by 
Shri Ncvatia, Shri K.P. Tripathi, and Shri Nambiar also, though what the 
later raised was not very much relevant to the discussion. 

Shri Ncvatia said that we should arrange for better co-ordination 
between the railways in the different zones. I entirely agree with that sugges-
tion. I would like to tell him and the House that we propose to appoint 
special staff for the purpose of wagon chasing. This work will be an inde-
pendent work, and it will be entrusted to special starr who will be dealing 
with the chasing of wagons as and when they are delayed either in the yards 
or while they are on they move. We propose to appoint special staff for this 
purpose, and I hope they will be able to chase the wagons properly and 
facilitate the movement of wagons in future. 

Shri K.P. Tripathi is not here. He said something about the setting up 
of steamer companies by Government and their taking up this work. We do 
not propose to do it now. A committee was recently set up with Shri Lokur 
as Chairman. The committee has completed its report; probably it will be 
submitted very soon. It will be time then to consider as to what further steps 
should be takcn in regard to that matter. I might, however, tell the House 
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that we are considering actively about two matters. One is about the manu-
facture of special types of power boats. They are being manufactured in 
India and it is expected that they will be completed in about two or three 
months time. What we are aiming is that it would be possible to make these 
power boats naviagable throughout the year both in the Brahmaputra and 
the Ganga. The other thing that we propose to do is that we are considering 
a proposal of mechanising the sailing vessels. These two steps, I hope, will 
be able to help us in the movement of sortle goods at least in some cases. 

I welcome Shri Namblar back to this House. I thought he had some 
what cooled down or, if he will not be angry, sobered down. but he still pos-
sesses his old fire and I only wish that he had not indulged in exaggerations 
again, making somewhat wrong statements. I might tell him that there is 
only one federation. There are no two federations, and there Is only one 
President, Shri Vasavada. I do not think the Board was in any way wrong to 
have negotiated with Shri Vasavada who Is President of the Railwaymen's 
Federation. In fact, I think he should have paid compliments to the Board 
for having accepted some of the old demands which were hanging fire for a 
long time. Shri Nambiar, it seems, is not interested in the demands of the 
workers being conceded, but perhaps he is more interested in keeping work-
ers fighting amongst themselves. I did nothing else than bringing the parties 
together. If I met Shri Vasavada, I also met Shri Guruswamy, and my effort 
was to bring them together, to bring about a rapproachement, if possible. 
But I could only advise them. It is for the two gentlemen who may have their 
internal differences to settle the matter amongst themselves. 

I shall in a few words say that the problem of transport has to be 
viewed both from the short and longrange angle. Our plans, I might inform 
the House, are to increase our carrying capacity by about 20 per cent by the 
end of November this year. This we hope to achieve by effecting improve-
ments at certain bottleneck points in the movement of traffic such as the 
Assam rail link, then via Mokameh Ghat traffic, then movements to the 
south via Bezwada, via Raichur and via Poona, and lastly movement in the 
Saurashtra area via Sabarmati, Viramgam and Mehsana. With regard to the 
Assam rail link, last year due to heavy rains, there were serious breaches 
and a number of major engineering works had to be executed during the 
current year on account of which the limited capacity available was further 
restricted. In April last, arrangements were made with the Pakistan railways 
for movement of traffic via their route which afforded substantial relief. But 
unfortunately, there were sudden breaches again in July and August, both 
on the Assam raUl1nk as well as on the Eastern Bengal railway. The last of 
these between Chaprakata and Bijni has been repaired only yesterday morn-
ing and I hope this will ease the position. 
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As regards traffic via Mokameh Ghat and other transhipment pOints 
across the Ganga, several ad hoc meansures have been taken to step up 
capacity for movement across the river. Unfortunately, however, the ghat 
difficulties, especially at Sakrt and Bhagalpur this year have been the worst 
for the past many years. and the capacity has dwindled down very consid-
erably. The situation has, however, been saved by progressive stepping up of 
the capacity at Manduadih, to which Pandit D.N. Tiwary referred just now. 
We have been able to step up the capacity at Manduadih from 30 broad-
gauge wagons to 155 broad-gauge wagons, and It will shortly be increased 
further to 180 wagons daily. Complete relief, however, will only be afforded, 
of course, when the Mokameh bridge, which is already in hand, has been 
constructed. I have very recently reveived a representation from Bihar about 
the old steamer services which used to function formerly. I got it only two or 
three days back. I am looking into the matter. It Is difficult for me to say 
anything off hand just now about that. 

Regarding movements to the south, although some increase in the 
transport capacity has been effccted in recent months, substantial improve-
ment is expected by November next when a number of capacity works under 
execution, are likely to be completed such as the remodelling of the Bezwada 
Yard, extension of loops at stations between Bezwada and Madras to hold 
trains of 80 wagons. Here again, there has been a setback recently due to 
repeated breaches on the east coast line. 

Regarding movements to Saurashtra, here again there is a progres-
sive improvement expected as the capacity works get completed stage by 
stage. The question of the conversion of certain metregauge sections into 
broad-gauge is also under examination. There have been excessive rains in 
Saurashtra recently and apart from slowing sown loading and unloading 
operations at terminals, a number of new lines in various yards sank. The 
Ratlam Goatdra line on the section was also badly affected. We have fought 
against all these setbacks and have been able to increase the loading and 
bring down the outstanding demands. The steps that we have taken, I hope, 
si10uld go a long way in easing the present situation. 

In the end, from the long-range point of view, I might give the House 
a broad indication of what we propose to plan for during the Second Five 
Year Plan period. This will involve (a) proviSion of increased capacity in 
sections concerned to permit movement of the estimated additional produc-
tion of steel, coal and cement and generally to augment capacity on other 
sections of the main trunk routes up to 50 per cent. So Shri Tulsidas should 
have no fears in regard to the movemtn of steel, coal etc. for the steel plants 
or for other big plants. We have taken that into consideration while planning 
for the increased capacity of the railway lines. (b) Electrification of certain 
sections to promote efficiency of operation and to develop capacity most 
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economically (c) Increased tempo of renewal of main line track already over-
due, thereby releasing maximum quantity of track material for building new 
lines. (d) Construction of new lines up to a limit of 3,000 miles in the whole 
Plan period, which will of course, be besides the doubling of the lines; and 
we have fIXed our target as 2,500 miles doubling in the next Plan period. 
Besides this, we are thinking in terms of more than Rs. 450 crores in the 
matter of procuring locomitives and rolling stock alone. On line capacity 
works and track renewal programmes, we shall have to spend more than Rs. 
300 crores and on new lines, something like Rs. 200 crores. So you will see 
that we are planning on quite a big score to meet the increased transport 
requirements of the country. But our programme w1ll take time to be imple-
mented. It involves big and dufficult works and their execution and comple-
tion might take two to three years. The public will, therefore, have to put up 
with the difficulties for some time as they, I hope fully realise the enormity of 
the problem to be tackled. We may also have to have recourse to some 
rationalisation and regulation in the movrnent of traffic. Other Minister are 
being consulted and I propose to address the State Governments also in this 
matter. Unnecessary utilisation of wagons and locos has to be pur down 
effectively. 

Our second Five Year Plan Is fairly big. although I personally think 
that it should have been bigger still. But. we have weighed everything and 
tried to be as reasonable as possible. I cannot say what is going to be the 
final result of our consultaions and discussions with the Planning Commis-
Sion, but. however. I wish our proposals should be accepted. The responslb-
lity of the Railways in the execution of the Second Five Year Plan is a 
tremendous one and let us hope that the Railways would be able to bear the 
additional burden and not let any sector suffer on their account. 
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FINANCIAL SCENARIO AND 
INVESTMENT PLANS* 

Sir, I rise to present the Railway Budget for 1956-57 the first year of 
the Second Five Year Plan. 

I shall first outline the financial picture of the Indian Railways as it 
has emerged from the completed accounts of the previous year. Gross traffic 
receipts for 1954-55 actually amounted to 286.78 crores, recording an 1m-
provemnt of 3.98 crores on the revised estimate, mainly under goods earn-
ings. Ordinary working expenses carne to 205.87 crores the increase of 3.1 
crores on the revised estimate being due mainly to heavier expenditure on 
repairs and maintenance and an increase under suspense. With a saving of 
about 1.7 cores undcr miscellaneous expendiure and other minor variataions, 
the surplus rose to 9.1 crores against the revised estimate of 6.57 crores, 
and the entire amount was credited to the Development Fund. 

Turning now to the current year, the traffic trends, which showed 
signs of improvement towards the end of last year, have continued to be en-
couraging. Passengcr traffic has improved by about 7- percent in'terms of 
passenger with heavy traffic on account of marriage parties, the Indian 
Industries Fair, etc., and the revised estimate of passenger earnings has 
now been placcd at 108.5 crores against 104.5 crores in the budget. An 
increase of 2- crores is also anticipated under other coaching earnings, 
mainly on parcels traffic. There has been a substantial increase in goods 
traffic, in spite of intcrruptions during the year due to the severe floods in 
the north and cycloncs in the east and the south. The revised estimate of 
goods earnings has, therefore, been placed at 180 crores, which is 16.1 
crores more than the budget. With an imporovement of 50 lakhs in sundry 
earnings and variations in suspense, the total gross traffic receipts for the 
current year are now estimated at 314.1 crores. 

·While presenting the Railway Budget for the year 1956-57. (L.S. Deb .• 23 February, 
1956. cc 715-741). 

.. '. . 
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There Is a corresponding increase of about 7- crores under Ordinary 
Working Expenses. About three-fifths of this Increase is on repairs and 
maIntenance. which partly reflects the heavy damage done by floods and 
cyclones, and partly the Increase In repairs to rOlling-stock and machinery 
arising out of the higher level of traffic and increased out-tum from the 
shops. The rest of the increase is mostly under operational demands and 
generally reflects the increase in the tempo of activity on the Railways. In 
the process of gearing up for the big effort that they will be called upon to 
make during the Second Five Year Plan. which even in the reduced scale. is 
nearly three times as heavy as the First Five Year Plan. 

It is proposed to increase the contribution to the Depreciation Re-
serve fund from the budgeted figure of 35 crores to 45 crores for speCial 
reasons which I shall explain presently. There is an increase of 1 1/2 crores 
in miscellaneous expenditure, mainly due to a larger allotment for Open 
Line Works chargeable to Revenue, and sundty increases under surveys and 
miscellaneous establishments. 

The net result of all these variations is that the surplus Is now 
expected to be 9.58 crores against the budget estimate of 7.14 crores. It is 
proposed to appropriate this increase of 2.44 crores to the Development 
Fund. 

In recent years, naturally the Railway Budget has increasingly been 
influenced by the progress of the Five Year Plan. Not only does it register the 
progress in the railway segment of the Plan. it also reflects to a degree the 
effects of the rest of the Plan on railway extensions and improvements. It 
will, therefore, be appropriate, beofre proceeding to the Budget Extimates for 
1956-57, to refer briefly to the implementation of the Firest Five Year Plan 
on Railways that is now coming to an end, and the amagnitude and implica-
tions of the Second Five Year Plan that is due to commence in the next 
financial year. 

The central objective of the First Five Year Plan was rehabilltion of 
railway assets, which had fallen heavily Into arrears during almost two 
complete decades before the commencement of the Plan and the cumulative 
eITect of this was very considerable. There were also pressing demands from 
the public for the restoration of dismantled lines and the provision of more 
passenger amenities, and from the staff for more housing and welfare meas-
ures. The allotment made to the Railways originally was only 350 crores, 
which was later raiscd to 400 crores. I am glad to inform the House that not 
only has this allotment been fully utilised, but the actual expenditure Is 
likcly to be of the order of 432 crores which figure has received the approval 
of the Planning Commission. Rolling Stock has accounted for over 240 
crores spread over the purchase of 1.589 locomotives, 4,837 coaching ve-
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hicles and 61,773 wagons on additional as well as on replacement account. 
All the lines recommended for restoration by the Central Board of Transport, 
except one, have already been re-opened to traffic. Five new lines which were 
in progress at the beginning of the Plan as well as seven more sanctioned 
during the Plan have been completed, and considerable progress has been 
made on a number of other new lines commenced during the Plan. The 
Chittaranjan Locomotive Works, which was expected to produce 268 loco-
motives during the Plan period, has actually produced 337 locomotive, i.e., 
an improvement of 25 per cent over the traget. The Integral Coach Factory 
at Perambur is making good progress and, as the House is aware, produc-
tion therein was inaugurated by the Prime Minister in October last. The 
Ganga Bridge construction is well under way and good progress has also 
been made in the provision of facilities at the Vishakhapatman Port. The 
Railways can surely look back on their achievements during the First Five 
Year PaIn with some stasfaction and embark upon the Second Five Year 
Plan with confidence. 

I now come to the Railways' Second Five Year Plan. Originally, the 
Railway Board had prcpared a plan costing 1,480 crores, on the basis of an 
increase of 30 perccnt in passanger transport, 15 percent increase in traffic 
and 15 percent to alleviate overcrowding and 60.8 million tons in goods 
transport, assuming that the demand at the end of the First Five Year Plan 
will be 120 million tons. The Planning Commission whose task was none too 
easy, have, in the context of the overall requirements to be met by the 
limited financial resources of Government, indicated that the allocation for 
the Railway Plan will be only 1,125 crores, of which 375 crores will have to 
be found by the Railways from their own revenues during the Plan period. It 
has been agreed also that, if the resources of the Railways exceed this 
figure, they will be allowed to expand the Plan outlay accordingly. 

The Railway Plan has, therefore, been reviewed, and it has been 
found that, within the revised allocation, it will be possible to provide only 
an additional transport capacity of 15 percent for passenger traffic and 47 
million tons of goods. The total goods movemtn during the current year is 
likely to be 115 million tons, against an estimated demand of 120 million 
tons, leaving a gap of 5 million tons, which is also to be covered by the 
expected increase, and, therefore, the net increase during the Second Five 
Year Plan would be of the order of 42 million tons, against the original 
estimate of 60.8 million tons. While this increase is expected to meet fully 
the additional traffic load of 25 million tons on account of coal and other 
raw mete rials required for the expanding steel indutry and its finished prod-
ucts, 6 million tons more coal and 4 million tons more cement, I am afraid it 
will leave a meagre margin for increases in trade and output in other sectors 
of our economy. It is also feared that the small increase of 3 percent per year 
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in passenger train miles now palnned will not help much to relieve over-
crowding as long as passenger traffic continues to grow as anticipated. 

The Planning Commission, no less than the Railways, are concerned 
at the prospect of a shortfall in passenger and goods transport capacity from 
the targets originally envisaged in the Plan. We are, however, most anxious 
to step up the capacity. 

An assessment of the earnings and expenditure of Railways d~r1ng 
the Plan period shows that. against the 375 crores which they required to 
provide. their resources would amount only to 325 crores, made up of 225 
crores to be contributed through the Depreciation Reserve Fund during the 
Plan pertod. and 100 crores from Revenue including expenditure on open 
line works. interest on Railway fund balances. and Revenue surpluses which 
will be very small since a large proportion of the additional traffic will be low-
rated and the dividend libility to General Revenues on account of increases 
in the Capital overhead will rise very steeply during this pertod. The gap of 
about 50 crores has to be filled to aviod a further restriction in the scope for 
the development of the transport capacity, and the Railways must, there-
fore. endeavour to increase their earnings so as to meet the contribution 
required of them and, if possible, something more. in order to reduce the 
margin between the present lower targets and the original targets of trans-
port capacity. 

It is in these circumstances that I have to approach you to agree to a 
surCharge of one anna in the rupee on all freight traffic, with the exception 
of grains and pulses, fodder, manure, khadi, newspapers, newsprint and 
book. This will add 11.6 crores to our earnings during the ensuing year and 
will. I hope, ultimately help in bundlng up capacity to the original targets. I 
have proposed a flat increase instead of a selective variation in the basis of 
charge. which. I feel, would not be desirable while the Freight Stroucture 
Enquiry Committee is already examining this question. The increase in 
freight in the case of individual movements will, howeever, be small and 
should cause little or no hardship. The incidence of increase in goods freight 
will. on the average. be in the neighbourhood of 8 pics per maund or less 
than a quarter pie per seer. 

In ther case of parcels moving at full parcels rates. the surcharge for 
a lead of 300 miles, for example, will be about one and half pies per seer. 
The increase will be only about half a pie per seer on vegetable which move 
at half percels rate generally for distances up to 200 mUes, and on fruit 
which moves at quarter parcels rate for distances up to 600 mUes. 

A substantlal protlon of the allotment under the Plan is intended to 
be utilised on the provision of rolling stock for canying the extra traffic, 
including new stock required for sections to be electrified. Another large 
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protion of the allotment is for line capacity works designed to relieve pres-
sure on trunk routes on which traffic has already reached saturation point, 
and for electrification or diesellsation of certain routes which cannot take 
more traffic under steam traction. The Plan provides also for enhancing 
workshop and stores capacity for the increased holding of rolling stock, and 
expansion of goods sheds, improvements in signalling and interlocking, safety 
measures and increase in stores hOldings inCidental to the large works 
programmes and the higher level of traffic as well as for the projected 
increase in the capacity of the Chittaranjan Locomitive Works. 

The reduction int he Plan allotment will, however, fall heavily, initially 
at any rate, on new line constructions other than those integrally connected 
with the increase in coal and steel traffic. In the context of our developing 
economy, however, we should look ahead boldly and not take a peSSimistic 
view. The Planning Commission have assured us that the position will be 
kept under constant review and necessary adjustments will be made in the 
allotment to Railway as the Plan progresses. In no way less important is the 
co-operation forthcoming from the people either in the form of voluntary 
lalour of contribution in the form of land and money. I, therefore, propose to 
proceed with the survcy of new lines on the original programme of 3.000 
miles so that the construction work may be commenced immediately funds 
become available. 

The extra load that would fall on the Railways, due to anticipated 
increase in traffic and the general upsurge of activity anticipated during the 
Plan preiod, will indeed by very substantial. I am glad to tell the House that 
the Railway Board and the Railway Administrations have already aplied 
themselves vigorOUSly to the tackling of the manifold problems that will arise 
our of the actual implementation of the Plan. An all-out effort is being made 
to build up capacity on the Railways for handling this load, on the works 
side as well as on the administration and operating sides. The programme of 
recruitment and trainIng of starr required on the Railways under scores of 
categories has already been intensified. 

Advance procurcment of meterials which are in short supply. kike 
steel, etc., is also being planned in consultation with the Ministries and 
other interests concerned, and it has been decided to send a high-level 
delegation of officials abroad to procure the requisite quantity of steel, the 
shortage of which has been causing us some concern. 

Now I would like to say a few workds on some of the financial aspects 
of the Plan. On a rough break-up of this expenditure of 1,125 crores, it has 
been worked out that there will be an increase of 680 crores under capital a 
withdrawal of 293 crores from the Depreciation Reserve Fund, and expendi-
ture of 92 crores chargeable to the Development Fund, and of 60 crores 
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chargeable to Rcvenue for open line works. Against the anticipated with· 
drawal from the fund, during the period, of 293 crores, the balance In the 
Depreciation Reserve Fund at the commencement of the Second Plan is 
expected to be 101 crores. Appropriations to the Fund during the period 
have, therefore, to be so adjusted that there will be enough left in the Fund 
at the end of the period to finance at least one year's expenditure on renew-
als and replacements. In other worlds, the balance in the Fund should not 
be allowed to fall much below 50 crores. In order to ensure this, the contri-
bution to the Fund is proposed to be raised to 45 crores from 35 crores per 
year recommended by the Convention Committee of 1954 on the basis of an 
anticipated withdrawal of 250 crores only in five years and agreed to by 
Parliament. Since this will be a modification of the Resolution of Parliament 
fixing the contribution at 35 crores per year, I would rcquest the specific 
approval of the House to this. It is in this context that it has becn proposed 
that the cuntribution to the Fund for the year 1955-56 should be raised by 
10 crores. 

I now corne to the budget estimates for the next year. On the basis of 
the present trand of passenger traffic, the estimate under this head has 
been fixed for the next year at 111.4 crores an increase of 2.9 crores ov6r 
this year"s revised estimate of 108.5 crores. 

The budget estimated of other coaching earnings is being placed at 
21.8 crores, an improvement on the current year of 1.3 crores, of which 
about one crore will be due to the supplementary charge of one anna in the 
rupee proposed on parcels. 

The estimate of goods earnings in the budget ycar is placed at 205.5 
crores on the basis of the anticipated increase in traffic and the supplemen-
tary charge of one anna in the rupee on goods freight, which I have men-
tioned earlier. Other sundry earnings are expected to amount to 6.40 crores, 
which is about the same levcl as the revised estimate for the currcnt year. 
Allowing for an increase of 10 lakhs in traffic suspense, the gross-traffic 
receipts have been placed at 345 crores during the next year. 

The estimate of ordinary working expenses for the budget year has 
been fixed at 224.1 crores, which represents an increase of nearly 10 crores 
over the revised estimate for the current year. Of this increase. about 
6 ~ crores is on the wage bill, mainly for the extra staff required for handling 
the large increase in traffic and intensification of other activitics. There is an 
increase of 1.4 crores in repair expenses in consonance with the increase in 
traffic and increase out-turn of rolling stock after periodical repairs from the 
workships. The rise in the cost of steel also has contributed to the increase 
in working expenses. The fuel bill will go up by about a crore and miscella-
neous other increases total, another crore. 
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It is proposed to spend about 3 • crores more on a larger programme 
of open line works chargeable to Revenue. With the heavire Capital expendi-
ture on works, there is an increase of about 3.5 crores on the dividend 
payable to General Revenues. Taking all these factors into account, the net 
revenue surplus is expected to be of the order of 23 crores. It is proposed to 
credit the entire amount to the Development Fund. The revised estimate for 
the current of expenditure on works, machinery and rolling stock, including 
opening works chargeable to Revenue, works chargeable to Revenue, comes 
to 140.55 crores, involving an increase of about 14 crores over the budget 
estimate. This increase is mainly due to earlier deliveries of rolling stock and 
machinery than anticipated at the time of the budget. the acceleration of 
certain works to increase line capacity and more expenditure on track re-
newals. 

The estimates for the Works, Machinery and Rolling Stock Programme 
for the budget year have been placed at 199.8 crores. Of this, rolling stock 
accounts for about 79.6 crores, plant and machinery for 5 crores, construc-
tion of new lines and restoration of dismantled lines for 16.6 crores, track 
renewals for 19.7 crores, other open line works for 50.8 crores, investment 
in road services for 1.3 crores and expenditure on Vishakhapatnam Port for 
1.1 crores. There is a large provision of 29.5 crores for building up reserves 
of difficult items of stores, so as not to hamper the progress of works. There 
is a credit, however, of 6.81 crores for the transfer of the cost of Railway 
collieries to the Ministry of Production, and of about 3.8 crores for released 
materials, so that the net expenditure will be of the order of 193 crores. 

The progress made on new construcetion has been satisfactory and 
the projects have been executed with commendable despatch notwithstand-
ing Shortages of essential materials, particularly steel, required for perma-
nent-way and bridge girders. The Pathankot-Madhopur line was opened to 
traffic in September 1955 and the Gop-Katkola Metre Gauge link in Decem-
ber 1955. The construction of the Champa-Korba, Quilon-Emakulam, 
Khandwa-Htngoli, Noamundi-Banspani, Fatehpur-Churu, Indore-Dewas-U.i1ain, 
Raniware-Bhiladi and Gandhidham-New Kandla railway lines, totalling 
454miles, is in progress. Construction will be started very shortly on three 
new lines, aggregating 221 miles, reqUired for the Steel work projects at 
Rourkela and Bhilai namely, the Rourkcla-Dumaro, the Bhilai-Dhali Rajhara 
and the Barkakana-Rourkela connections. 

In all about 2,000 miles of surveys for new lines were sanctioned 
during 1955-56. Of the surveys mentioned in the last year's Budget papers 
or which were already in progress then, those for Diva-Dasgaon, Tildanga-
Khajuria MaIda, Kotah-Ajmer and Ramshai-Binnagurr have been completed 
and traffic estimates of the Garo Hills lines worked out. Surveys for the 
Mangalore-Hassan and Madhopur-Kathua lines are nearing completion and 
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those for the Gwalior-U1faln, Nizamabad-Remagundam, Sambalpur-TitUa-
garh, Baraset-Hasnabad, Sitamarhi-Sonbarsa, Bangalore-Salem, Trivandrum-
Tinnevel1-Cape Comorin, Vellore-Conjeevaram, Kotah-Chittorgarh and Udaipur-
Himmatnagar lines are still in progress. In addition, 11 new surveys were 
also sanctioned. These are the Satna-Rewa-Govindgarh, Rampur-Lalkua, 
Loharu-Pilani, Nipani-Raibag and Nipani-Sakleshwar-Ghataprabha, Kadur-
Chikmagalur-Sakleshpur, Muzaffarpur-Darbhanga, Robertsganj-Garhwa Road, 
Bukhtiarpur-RajgIr, Bhaili-Bhadran and Sojitra-Dholka, avoiding lines in 
Delhi area, and branch lines in the Karanpura and Ramgarh Coalfields. The 
Loharu-Pliant survey has also been completed. The remaining surveys are in 
progress. 

A proposal is also under examination for a second road-cum-rail 
bridge over the Jamuna at Delhi with an avioding line connecting Tughalak-
abad and Ghaziabad. An aerial survey has been completed of the difficult 
country in the West Coast area from Dasgaon (to which a ground srrvey 
from Diva has already been done) up to Mangalore. The aerial photo mosaics 
are being studied with the object of exploring the possiblitles of development 
of rail communication in the region. 

During the coming year it is proposed to survey the following 15 new 
projects:-

(1) A line from Bijuri to Khairad1h witha branch line to Jh1l1m1l1in the 
Central Ind1a Coalfields. 

(11) Nellore to Maidukur. 

(iti) Kottur to Harihar. 

(tv) Manamadurai to virudhunagar via Arupukotta1. 

(v) Chinnassalcm to Chingleput via Kallakurichi, Tiruvannamalai. 
Wand1wash. 

(vi) Kosi kalan to Alwar or Bharatpur. 

(vii) Dungarpur to Ratlam via Bansawara. 

(viti) Bhavangar to Tarapore. 

(ix) A Broad Gauge line into Saurashtra. 

(x) Hindumalkot to Ganganagar. 

(xi) Kurukshtra to Pohwa. 

(xii) Pandu-Amjanga-Darangtri. 

(xiii) Rudarpur to Nautanwa via Kushinagar and Deona. 
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(xlv) Jagadhri-Chandlgarh-Ropar-Ludhiana. 

(xv) Orai-Jalaun. 

Of the 12 dismantled lines the restoration of which was approved by 
the Central Board of Transport, 11 were restored with the opening of the 
Utratia-Sultanpur Section in June 1955. Of the remaining line, namely, the 
Rohtak-Panipat link, it is intended to take in hand the restoration of the 
Rohtak-Gohana protion in the coming year. Owing to the limited funds, it Is 
proposed to undertake the restoration \)f only one more, namely, the Akbar-
pur-Tanda line. This is 11 miles long and will cost 12.41akhs approximately 
and will help in the rehabilItation of the handloom lndutry in that area. 

The working of Government-owned Narrow Gauge lines situated in 
the plains is under review, and it is hopcd that the cirtlcal studies being 
conducted now will enable the Railways to formulate a long-term policy, 
spread over possibly 10 to 15 years, for their rehabilitation or conversion to 
the gauge of the contiguous railway systems in a manner closely integrated 
to the transport needs of the areas served and the economics of railway 
operation. 

While deatling with the revised estimates of goods earnings for the 
current year, I had mentioned that there has been a substantial increase in 
goods traffic. The position at the commencement of this year was that, in 
spite of an increase in the latter half of 1954-55 compared to the previous 
year of 8.2 percent in the total wagon loadings on the broad and metre 
gauges taken together, outstanding registrations commenced mounting up 
from February 1955, and heavy arrears of loading had accumulted. A drive 
was instituted to liquidate these accumulation by still greater improvement 
in operating performance, on the one hand by optimum utilisation of exist-
ing line capacity and rolling stock and on the other by the acceleration of 
certain works designed to ease bottlenecks and increase the throughput. 
The 1st of November, 1955 was set as the target for a 15 percent increase in 
movement capacIty on all Railways taken together, made up of a 10 percent 
increase on the Eastcrn and accounted for roughly 45 pcrcent of the wagon 
loadings and a 20 percent increase on the other Railways. Since wagons 
were short of requirements, steps were taken to imporve their ava1labllty for 
traffic by a reduction in the number of wagons under repair, and by inten-
sive utilisation. These eiTorts have borne fruit. The percentage of sick wag-
ons in November and December, 1955 came down to 4 percent on the broad 
gauge and 5.8 percent on the metre gauge. from 7 percent and 7.2 percent 
in the previous year. Capacity for movcment over the Madras-Bezwada sec-
tion has increased from 350 to 450 wagons a day. and the daily movements 
over the Ratlam-Godhra section have improved from 490 to 630 wagons a 
day. The daily transhipment position during the last three months at Vi-
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ramgam has improved by 90 per cent and at Sabannatt by 22 percent, as 
compared to the corresponding period of last winter. Movements via Ghor-
puri to South India are now free. Movement across the Ganga has been 
stepped up. notwithstanding difficult river conditions resulting in frequent 
disorganisation of ferry crossings. The transhipment via Manduadih, par-
ticularly, has been stepped up and is 45 percent better than last year. As a 
further relief for movements of traffic to North Bengal and Assam, an agree-
ment was negotiated with the Pakistan Railways for through bookings via 
their eastern route, and on an average about 50 wagons dally have been 
moving that way. That dally average number of wagons passing through 
Moghalsari has stood during the last three months at 1,778 as compared to 
1.602 last year, and the allotment of coal above Moghalsarai has been 1,320 
wagons per day during that period, which is an improvement of 15 percent 
over the corresponding period of the last year. The cumulative result of all 
these improvements may be gauged from the tonnage lifted in the first 9 
months of the current year, which was 8- percent higher on the broad gauge 
and 18 percent higher on the· metre gauge than during the corresponding 
period for last year. 

The Railway Board have set a target of further improvement ranging 
from 10 to 20 percent during to coming year, and many works for develop-
ment of sectional and transhipment capacity have been sanctioned and will 
be progressed repaidly so that these highcr targets may be achived during 
the next busy scason. Before I leave this subject, I should like to mention 
two outstanding figures of operaing performance in 1954-55. Net ton miles 
per wagon day during the year over the broad gauge reached the record 
figure of 483, which constitutes an imprOVIDent of 8 percent over the war-
time peak figure of 451, the highest ever reached before. Net ton miles per 
day per engine in use on the broad gauge rose to 29,345, an improvement of 
nearly 9 percent over the best previous performance in 1941-42, the corre-
sponding figure over the metre gauge being 12,851. which is nearly 4 per-
cent over the best previous performance. 

It is proposed to introduce shortly, as an experimental measure, a 
special scheme for qUick transit for conSignments both in wagon loads and 
in smalls on important trunk routes. The basiC features of the scheme are 
that the goods will be conveyed by express goods trains within a guaranteed 
period and that their movement will be specially watched. A small percent-
age of the normal freight will be levied extra for the service which will be 
refunded if the guarantee is not fulfilled. 

I mentioned last year that a Railway security organisation was being 
built up on each Railway, into which the Watch and Ward organisation was 
being built up on each Railway, into which the Watch and Ward orgarusa-
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tion would be absorbed, and that arrangements are being made for the 
training of staff to make the force a really efficient orgainsatlon. Officers of 
the rank of Deputy Inspector General of Police have been appointed on each 
Railway as Chief Security Officers and an Inspector General of the Railway 
Protection Force is attached to the Railway Board. Adequate arrangements 
have been made for the training of the personnel of the force in special 
training schools, and an armed wing of this force is also now being built up 
which is expected to be of substantial assistance in the protection of railway 
property and of goods entrusted to the Railways for transit. A Bill to give 
this force a statutory standing is also proposed to be introduced during the 
current session. As a result of these measures and the efforts of the Claims 
Prevention Organistatlon on Railways, there has been an improvement in 
the position in respect of compensation claims. I may incidenatalJy mention 
that the amount paId as compensation in 1954-55 was about half a crore 
less than in the previous year. 

I would now refer to certain concessions we propose for the travelling 
public. We should very lTIuch like to have reintroduced all the old travel 
concessions so that the public at large could be benefited, .but I cannot 
overlook the fact that over-crowding is still substantial. The return tickets at 
1 3/4 fares for distances over 150 miles which were issued in the current 
year during the Dassehra, Diwali and Christmas holidays have proved very 
popular. Represenatations have, however, been made to me against the re-
striction on break of journey on these tickets.and accordingly it has been 
decIded that, in future, journeys can be broken on theese tickets on the 
outward trip. From a study of the monthly passenger traffic statistics it is 
seen that during ccrtain periods in each year passenger traffic is low. We 
have, therefore, dccided that general return tickets for distances over 300 
miles may be issued between 15th July and 30th September 1956 at 1-
single journey fares, and with a graded period of availabilty varying with the 
distance. This should go some way to meet the demand that has been voiced 
in this House from time to time for really cheap return tickets, without at 
the same time aggravating overcrowing. Another change we have proposed 
in the coming year, is to permit the concession now available to students 
travelling in groups of four between their homes and their educational insti-
tutions to be granted even to students when travelling singly. on production 
of the usual certificate. In regared to season tickets, certain Railways issue 
quarterly season tickets at 2· mothly season ticket fares and it is proposed 
to extend this also to the Calcutta suburban areas on the Eastern and 
Southeastern Railways, and to the Northern Railway and the old O.T. sec-
tion of the Northeastern Railway where it is not now in vogue. 

As I indicated in my budget Speech last year, a Committee has been 
set up to examine the Railway Freight Structure in all its aspects. The terms 
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of reference of this Committee also include the examiniation of the existing 
statutory provisions governing the liablity of Railways as carriers and the 
constitution, procedure and jurisdiction of the Railways Rates Tribunal. The 
Committee has addressed itsclf vigorously to the task entrusted to it and 
has issued comprchensive questionnaires to clicit the views of State Govern-
ments and commcrcialinterests, and I expect their report will fully relect the 
views of the public in regard to this important matter and take note of the 
changing pattern of the country's economy. 

I feel the House will agree with me that a sustained effort has been 
made during the last few years to make railway travel less irksome and 
inconvenient, specially for the third class passenger, and that, although 
conditions are still far from satisfactory on certain sections, it is not because 
the Railways have spared any efforts in the direction but because the chronic 
shortage of materials and some shortage of capacity for the execution of 
works have handicapped them in their endeavour to overtake the progres-
sive increase in the number of Railway passengers. The introduction of the 
Janata trains and of sleeping accommodation for the third class passenger 
has, I believe, given some relief to the long-distance traveller. I am deeply 
concerned with the continued overcrowding in the third class on some sec-
tions. especially on the Northeastern Railway and the Metre Gauge Section 
of the Northern Railway. Data has already been collected ragarding over-
crowding and, on section on which it is at its worst, new trains will be 
introduced, the run of the existing trains extended or the composItion of 
rakes strengthened. to the extent engines and carrages become available. 24 
Broad Gauge and 12 Metre Gauge rail cars expected to be received during 
the next year will also be intorduced on some section. 

From the 2nd October last a new type of Janata corridor train, with a 
well equipped dining car and a conductor to look after the convenience of 
passengers, has been introduced between Calcutta and Delhi, and I am 
informed that the reaction of the public to this has been favourable. Three 
more such rakes are now under construction which well ply between other 
important cities so that country-wide reactions to this type of coaches be-
come availble. A coach with only seating accommodation has recently been 
introduced for the benefit of first class passengers undcrtaking short jour-
neys who are unable to find accommodation in the normal first normal class 
coaches, particularly for short night journeys during which they would find 
it difficult to obtain admittance to compartments bolted from inside by 
sleeping passsengers. 

As a token of the standard of scrvice which the Railways would like to 
provide if they had adequate resources, and as a model to be kept in view for 
the future. it is proposed to introduce from 2nd Octobcr ncxt a vestibuled 
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fully airconditioned fast train service, which Delhi on the one hand and ~ 
Bombay, Madras and Howrah on the other. To start with, the service will be 
weekly or biweekly. 

The House is aware that our objective has been to reduce the number 
of classes on the Railways to only two in addition to air-conditioned travel. 
In pursuance of that policy our present intentions are to abolish the existing 
third class and to re-name it as second calss with sleeping accommondation 
in one or two spearate coaches. This change would be in consonance with 
our objective of reducing calss distinctions (Shri Kamath: No class distinc-
tions among Ministers also) and I trust that the prople travelling in the 
present second class would welcome closer contact with those travelling in 
the present third class. I would personally like to provide cushioned benches 
to these coaches but it seems it will have to remain a long-term objective. 

As regards catering, most of the recommendations of the committee 
on Chatering presided over by the Deputy Minister for Railways, have, in 
consultation with the National Railway Users' Consultative Council, been 
accepted and implemented, and the House is aware that departmental ca-
tering has been started on a limited scale on railways on which it did not so 
far exist, for example, at Delhi and Pathankot on the Northern Railway and 
Gorakhpur on the Northeastern Railway. It is proposed to extend it to a 
number of other stations in the next year. Our experience is that this 
change has given genuine satisfaction to the travelling pulbic, as the quality 
of food as well as of service has imporved, and, with more experience in the 
line, further improvement is expected in a matter which so far has been a 
constant cause of irritation and complaint. While every effort will be made to 
see that departInental catering covers costs, the House, I hope, will 2.gree 
that the ilnprovement will be worthwhile even if there is a slight loss. I would 
welcome suggestions from all quarters towards an improvement of this serv-
ice in all its aspects. Special efforts are being made to improve the quality of 
food which is taken by the large majority of the passengers and to see that it 
is whole-some. 

The Railway Users' Consultative Committees constituted at three dif-
ferent levels-mamely the National Council the Zonal Committees and the 
Regional Divisional Committees have been rendering valuable assistance to 
the Railway Administration. The scope of the activities of these adviSOry 
bodies is being steadily expanded. Local eonslutative committee of users at 
important industrial centres ar~ now being constituted. Besides, a separate 
Time Table Committee for each Zonal railway and separate Suburban Pas-
senger Amenities COlllmittees are also being set up. The aonal Passenger 
Amenities Committees are also being expanded specially to include ladies. 
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I propose to intensify the campaign initiated carly in 1955 for a 
scheme of social education in regard to general problems as well as prob-
lems peculiar to Railways. Publicity media, such as posters, press notes and 
announcements through loudspeakers at stations have been used to invite 
the cooperation of the public to keep railway premises clean by depositing 
refuse in the receptacles provided, by developing the qucue habit, by waiting 
for passeners to detrain before attempting to entrain and similar other 
matter. It is now proposed to provide louspeakers at some more stations and 
even in some running trains. Such an experiment is being made in one 
coach on the corridor Janata Express train, the idea beings to extend this to 
the other coaches with programmes carefully selected so as not to disturb 
the passengers. At stations, chiefly in third class waiting halls, the exhibi-
tion of documentary films Is also proposed. A dual-purpose coach has been 
built in which films can be shown while the train is on the run and will soon 
be attached to one of our trains on which it will serve as a buffet-car-cum-
Cinema coach. A small section is being set up in the Railway Board's office 
to organise the activities directed towards social education. With imagina-
tion and proper assessment of public taste, the scheme should be capable of 
being made both interesting and instructive, and thus help to ensure the 
cooperation of the passengers on the proper use and maintenance of the 
anemities provided. 

The Anti-corruption Enquiry Committee submitted its report in July 
last and I would like to sincerely thank the Chairman, Acharya J.B. Kripal-
ani, and the Members for the pains they have taken in the compliation of 
this report. It is a valuable document with plenty of information and con-
crete and helpful suggestions. 

The problem of weeding out corruption Is an enourmous one, and 
although one might feel discouraged in tackling it because of its mangttude, 
the question must of course be seen in its correct perspective. The Railway 
Ministry will leave no stone unturned to fight and resist this evil, but it must 
get the help and cooperation of the staff and the prop Ie at large, chiefly the 
users of the Railways. The need for this cannot be bettcr summed up than 
in the words of the Committee itself. 

"It is not enough of the pulbic to say that, If bribes are not given, 
their work will not be done and they will be harassed. Citizens of a free 
country have the right-nay the duty-to Insist that public scrvants render 
due service for which they are paid from public coffers. It is rightly said that 
eternal vigilance Is the price of liberty. Our democracy will not work unless 
there is honesty and efficiency in administration. Under present circum-
stances this is not possible merely through governmental action. Citizens 
themselves 'will have to be vigilant and they must insist upon their rights. 
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They should also be prepared to pay. if necessary. the price of such in-
sistence with some temporary loss or inconvenience to them selves. A strong 
public opinion must therfore be created and a determined effort made to 
with hold payment of illegal gratification." 

Out of 146 recommendations which required consideration by Gov-
ernment. decisions have already been taken on all except 14. which also are 
in the fmal stage of consideration. and 128 of these have been accepted by 
Government. One of the important recommendations was for an anticorrup-
tion organisation to be set up on each Railway with a senior officer at its 
head. On examining this. I felt that there should be provisions for a coordi-
nating link. and we have. therefore. decided to set up one in the Board's 
office under the direction of an experienced administrative officer for overall 
supervision and the investigation of important cases. Our intention is that 
the organIsation on the Railways as well as in the Railway Board should 
work in close coordination with the Special Police Establishment, so that 
any case which can be better investIgated by the Police could be handed 
over to them right from the start. 

The Eastern Railway was divided into two units from the 1st of 
August 1955. the old Bcngal-Nagpur Railway section having been consti-
tuted into a separate unit called the Southeastern Railways. This decision 
was taken in view of the fact that the old Eastern Railway which already had 
the heaviest work-load and served an area rich in mineral resources,' would 
have to bear the main brunt of the vast developments imminent in the 
Second Five-Year Plan. 

Experience of the working of the Regional set-up and the prospects of 
substantial development in traffic and work-load in the coming years have 
indicated the need for unified control of each area whcih is a fearture of the 
Divisional partern as obtaining on the Northern and Eastern Railways. Un-
der this pattern, each Railways system is divided into territorial units of 
suitable size. the general administration of which is entrusted to a Divi-
sIonal Superintendent. who function in his sphere more or less as the 
general Manager does for the entire Railway. It is proposed to intorduce this 
organisational change shortly on the Central Railway, to be extended there-
after to the Southern, Western, North eastern and Southeastern Railways. It 
is hoped that this change will ensure fuller coordination and greater effi-
ciency. 

The scope of the activities of the Efficiency Bureau has been extended 
to cover some more important aspects of railway working, such as civil 
engineering repairs and maintenance and office organisation. The present 
procedure on Railway administerations for handling establishment work is 
now being studied by the Bureau. with a view to quicker settlement of staff 
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dues and earlier disposal of representations made by the staff, thus remov-
ing a potent eause of starr grievances. The Bureau has also suggested ways 
and means of reducing the number of wagons awaiting repairs in sick lines 
and workshops, so as to increase the availability of rolling stock for traffic, 
and is also tackling the problem of more effective utilisation of wagon-time. 
Another problem which it is proposed to remit to the Bureau is that of 
divising suitable tests on the basis of which merit certificates could be 
awarded for exceptionally good work, which could be taken into account for 
the grant of accelcratcd promotion. 

I would like to say a work at this stage on the useful work which the 
Research Organisation of the Railway Board with its headquarters at Lucknow 
and sub-centres at ChittaranJan, Delhi and Lonavla has been doing. Their 
activities this year mainly cover trials on new locomotives and coaches to 
assess their performance and riding qualities and expreiments with substi-
tute materials for stecl in ordcr to reduce the Railways requirements of this 
vital commodity which is in short supply. 

We have attached the greatest importance to making the Railways 
self-sufficient in the matter of rolling-stock and other equipment and I am 
glad that it has been possible for us to secure appreciable results. The 
production at Chittaranjan has already been increased and will soon be 
reaching the eqUivalent of 200 average sized locomotives per year, and, 
according to the scheme now approved. it \vill ultimately manufacture 300 
locomotives per year. A scheme has also been approved already to accelerate 
the production of the Integral Coach Factory at Perambur. which will enable 
the target for the Factory to be achieved earlier than originally programmed. 
\Ve have also invited the private sector to come forward and help the country 
in reducing its imported material for the Railways from abroad and the 
Railway equipment Committee has informed us that they are in earnest to 
play their part. The progress we have already made towards self-sufficiency 
which is so vital. not only to the sound economy of the Railways, but also of 
the whole country, will be clcar from the fact that last year this countty 
produced 145 locomotives. 970 coaches and 10,689 wagons, against 63 
locomotives, 791 coaches and 6.388 wagons only two years earlier. Deliver-
ies in the current year are expected to be even better. The proportion of 
stores of India manufacture purchased by the Indian Railways to the total 
value of stores purchases made also rose within the same period of two 
years from about 70 percent to about 78 percent. While the percentage of 
stores imported direct has fallen from 16.8 percent to 10.5 percent. 

The House will be interested to know that the use of Khadi on the 
Railways is on the increase. Khadi was not being used so far for uniforms, 
but this summer about 186,000 railway staIr will receive uniforms made of 
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khacll. It is expected that the Railways will purchase next year over 1.3 
million yards of Khacll valued at about Rs. 27 lakhs. The quantity might 
have been more if it were available. 

We are adopting a constructive policy in the matter of teaching Hincll. 
There will hardly be anyone on the Railways who would not want to learn 
Hincll. In some places the staff have taken the initiative in conducting eve-
ning classes. Steps are under consideration for departments generally to 
hold half hour classes during working hours. which. I have no doubt. will be 
welcomed by the workers. In every training school and the workers. In every 
training school and the Baroda Staff college. Hindi teachers have been. or 
are being. appointed. 

Words in common usage for stations, offices etc., have been trans-
lated into very simple Hindi, retaining English words if they have become 
popular, and circulated to Railways as standard expressions for adoption. 

Steps have bccn initiated to translate the various railway codes, manu- I.i~i .: 
also forms. etc.. into Hindi. As a first step. selected composite forms in 
English and Hindi are proposed to be put into use. 

It was stated in my budget speech in February. 1955 that the issues 
connected with the fitting in of officers of the exState Railways into service 
under the Government of India had been examined. and that orders, which 
we hoped would be acceptable to all the interests concerned, were being 
issued. It is regretted that. due to a variety of reasons. the issue of the 
orders was delayed. I am however glad to announce that it is now possible to 
issue these orders. The main decisions are that 

( 1) on a review of the pOSition. some more officers will now be fitted 
into the Class I service. 

(2) the declared date for the purpose of calculating seniority. already 
fixed for each permanent officer of the ex-State Railways initially absorbed 
in the Class I or Class II service. will remain unchanged; 

(3) each permanent gazetted officer of the ex-State Railways. who was 
absorbed in the class III service as a result of the equation of posts. will now 
be given the option to continue to serve under the conditions previously laid 
down for such officer. or to be permanently promoted to the Class II service 
with effect from the date of the Federal Financial Integration. Temporary 
gazetted officers. who were recruited with the expectation of permanent 
absorption in the gazetted ranks, will be absorbed permanently in the Class 
II service against vacancies as they occur. provided they are considered suit-
able. Probationers recrutied for appointment as gazetted officers will simi-
larly be absorbed in the Class II service. subject to the satisfactory conclu-
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sion of their training. 

(4) a special quota of 16-2/3 per cent of the annual recruitment to 
the Class I service \-\'ill be reserved for the promotion of the ex-State Railway 
officers previously on a common cadre but absorbed now in the Class II 
service from 1st April 1950 of earlier date. Each officer will be gtven a 
chance to have his suitability assessed by the U.P.S.C. and thereafter the 

~ 

quota will lapse. 

An appreciable number of gazetted posts on Indian Railways have 
remained temporary for a number of years in the expectation that the num-
ber could later be reduced. Work has, however. been increasing continu-
ously in complexity as well as in intensity. There has also been an inade-
quacy of leave reserve posts. The situation has recently been reviewed on 
the eve of the Second Five-Year Plan, and an adequate gazetted cadre for the 
present requirements, including provision for leave and deputation reserve 
posts, is being sanctioned. This will enable permanent recruitment to be 
stepped up. I it -is planned to make good the shortfall against the current 
sanctioned strength within two years. 

At the same time recruitment of temporary officers is being made for 
all departments which will have to bear the brunt of the Second Five-Year 
Plan. The apPoiI?-tment of 120 temporary engineers is at present in hand, 
and the recruitment of another 150 engineers is being planned. Full oppor-
tunities for promotion are also being provided to staff in service, and some of 
the shortage of officers is being met by the re-employment of retired officers. 
who. by virtue of their experience and their maturity. will provide a desirable 
backbone to the temporarily expanded cadres. 

As envisaged last year, a planning organisation has already been set 
up in the office of the Railway Board as also at the railway levels. and posts 
for planning and execution are being sanctioned as required for each railway 
administration. 

The necessity for imparting adequate training to recruits to the vari-
ou'., railway services and arranging refresher courses for employees in serv-
ice is constantly in our mind. The existing training institutions are inade-
quate and their expansion is necessary. It is, therefore. proposed to make a 
provision in the Second Five-Year Plan of 3 crores for the initial expenditure 
on these. In the meantime, a special officer in the office of the Railway Board 
has been appOinted to review the existing facilities, to plan for the perma-
nent expansion of the training facilities to cater for the normal and special 
requirements of Railways during the Second Five-Year Plan and to arrange 
for setting up temporary centres for trainIng and refresher courses on each 
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Railway. pending the completion of the permanent arrangements. Refresher 
courses for staff on an extended scale have just been started on all Rail-
ways. The number of employees requiring such refresher courses is consid-
erable. It is proposed that everyone of these employees should go through a 
refresher course within the next two years. 

The problem of the recruitment of technically trained personnel and 
the technical training of candidates for appOintment as artisans, as tech!-
nacal supervisors and on other technical jobs, particularly in veiw of the 
reqUirements of the Second Five-Year Plan, is of considerable importance. 
Steps have already been taken to increase the annual training capacity at 
Chittaranjan from 270 to 360, and at Perambur from 201 to 260 and further 
expansion is being planned. It is proposed very soon to recruit candidates 
for training as artisans and as technical supervisors for the workshops that 
will be set up during the Second Five-Year Plan. An officer on special duty 
has also recently been appOinted to set up training establishments for the 
training of junior technical personnel required for the execution of projects 
during the Second Five-Year Plan. 

As visualised by me last year a medical officer has been appointed in 
the Railway Board's office to review the existing medical arrangements on 
Railways and to plan for future expansion. 

Under the scheme which I mentioned two years ago for provideing 
accommodation on railwaymen suffering from tuberculosis 220 beds have 
by now been reserved for railway servants in certain selected sanatoria all 
over the country, and negotiations are at present proceeding for the reserva-
tion of 75 beds more. A scheme has also been sanctioned for setting up 
chest clinics at the more important railway hospitals for early diagnosis and 
treament of tuberculosis. 

It i~ also proposed to attach to the new hospital at New Delhi and at 
Bombay specialists in diseases of the eye, ear, nose and throat, the chest 
and teeth as will as fully equipped laboratories for pathological examini-
ation. A proposal is also under consideration for the association of surgeons 
and physicians of repute with Railway headquarters hospitals. 

Maternity and child welfare centres, which were being run at the cost 
of the Staff Benefit Fund on the Railways, have now been taken over by the 
Railway Medical Department at an cstimatied cost to the Railway Revenues 
of about a lakh per year, in order to relieve the Staff Benefit Fund of this 
item of expenditure, and also to ensure the provision of adequate facilities at 
these centres. 

A similar measure is the extension of free medical treatment facilities 
in Railway hospitals and dispensaries to certain dependent relatives of em-

. . 
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ployees. 

In pursuance of the proposal which I mentioned last year, the annual 
per capita contribution of one rupee to the Staff Benefit Fund has been 
doubled during the current financial year, so that the contrubution from 
Railway Revenues to this Fund now amounts to about 20 lakhs. Simultane-
ously, the Fund has been relieved of expenditure on the maintenance of 
maternity and child welfare centres and some expenditure on relief of dis-
tress due to sickness in the family. With the increased resources, Railways 
should be able to increase the tempo of the assistance from this Fund. A 
proposal is under consideration for awarding about 1,000 scholarships vary-
ing from 15 to 50 rupees per month in deserving cases to children of railway 
employees drawing pay up to a specified limit to asist them in the prosecu-
tion of technical education. 

The relations between the National Federation of Indian Railwaymen 
and the Railway Board throughout the year have been cordial. The House is 
possibly aware of the fact that, at a mecting that was held between the 
Federation and the Railway Board in July 1955 it was possible within the 
short spaee of four days to come to an agreement in respect of three of the 
five terms of reference to the ad hoc tribunal. Of the two remaining items, 
the one relating to the distribution of posts in various grades covers a wide 
field and is of great interests to ra1lwaymen, the other being a comparatively 
minor one. It is our firm conviction that differences of opinion can best be 
resolved by discussions across the table and I trust that a meeting for this 
purpose will soom be arranged between the Federation and the Railway 
Board. The load of work and the responsibility of railwaymen is increasing 
simultaneously with the complexity of the problems which they have to deal 
with. There will be a further increase in these directions during the coming 
years. The fact that a larger number of employees at the lower levels of the 
Class III services now shoulder heavier responsibility can be recognised by a 
redistribution of posts in the lower grades so as to effect an appreciable 
reduction in the posts in the lowest grade with a corresponding increase in 
the numbers in the higher grades for categories like office clerks, train clerks 
and other. and by appropriate adjustment in the case of station masters. It 
is proposed to take concrete steps early in this direction. The exact pattern 
that such redistribution should follow needs detailed examination and dis-
cussion between the rcpresentatlves of the Federation and the Railway Board. 

The question of participation of labour in management has been 
exercising our mind for some time now. All Railway employees are servants 
of the State and all are partners in this vast undertaking. It Is our earnest 
wish that all grades of staff interest themselves in thinking of improvements 
in all phases of our activity. Many may have constructive ideas. and useful 

696 



suggestions from them will be welcome. I need hardly assure them that 
these suggestions will receive consideration and suitable rewards will be 
given for those which are accepted. We consider, however, that more positive 
opportunities for participation in the management of this undertaking should 
be provided for workmen in the lower cadres. We have decided to take a few 
important steps in this direction. A scheme will be drawn up to associate 
workers in the management and the running of the Railway workshops and 
the Railway Board wil be asked to select two or three workshops on Indian 
Railways to give it a trial. A proposal is being considered for sending a team, 
including representation of workers, to other countries where such partici-
pation of workers in management has been tried. The Federation will also be 
consulted in these matters. 

It has also been decided that workers should be given greater power 
and responsibility in matters directly concerning their welfare. There are 
already the Staff Benefit Fund and Labour Advisory Committees and can-
teens managed by the staff on a co-operative basis. The Railway Board have 
now been directed to increase the elected element in each of these commit-
tees and to give them the fullest possible freedom to take decisions. Further 
a proposal of the National Federation of Indian Railwaymen desiring to deci-
sion for implementation of programmes for the construction house is sched-
uled for discussion of them with the Railway Board in the near future. 

I think I shall be failing in my duty if I do not briefly refer to the 
recent disturbances in some parts of the country which have led to the 
infliction of serious damage on the Railways. It is a tragic thing for people 
wantonly to destroy the nation's property, in other words their own property. 
It has been our experience that, whenever any commotion or disturbance of 
the peace takes place, the Railways are chosen as the easiest target of 
attack. In the recent disturbances as many as 40 coaches were destroyed 
due to mob violence. I want that the conscience of the people should wake 
up in regard to this very vital matter. There will always be some mischief 
mongers afoot to take advantage of particular situations to indulge in all 
kinds of anti social activities, but the people in general and our youth in 
particular should see that they are not allowed to have their way 

I would also like to refer to the problem, of misuse of the alarm chain 
apparatus In regard to which I would solicit the fullest public co-operation. 
During the calendar year 1955 there were over 40,000 cases of trains being 
stopped by the pulling of alarm chains, the largest nu~ber of cases be,ing ~n 
the Northeastern and Eastern Railways. While there mIght have been Justifi-
cation in some cases there was none in most of them, and I trust that those 
who indulge in this pastime would realise the injustice they do to the hun-
dreds of their fellow travellers and the dislocation they cause not only to 
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their own trains but alo other connected train services. 

lowe it to the Railway Board to thank the Chairman and the other 
Members sincerely for the way they have discharged the heavy and most 
difficult responsibilities shouldered by them. They have shown great tact 
and ability in administrating the Railways. which has led to the solution of 
many thorny and difficult problems. The have now to direct and guide the 
Railways in the successful execution of the biggest Railway Programmes 
ever undertaken. This is a heavy charge indeed. but I think they will consider 
it as a great privilege and opportunity to serve the country and the Railways 
in the changed conditions of today. At the same time I feel that the present 
set-up of the Board requires strengthening and proposals towards this end 
are under our considcration. The former status of the post of Secretary. 
Railway Board. has already been restored. 

I must also acknowledge the conspiCUOUS role of raIlwaymen as a 
whole in helping to increase the efficiency of the Railways in spite of many 
handicaps. Drawbacks and short comings could no doubt be pOinted out 
against railwaymen and the Railways. The fact. however. cannot be denied 
that Railway staff have tried to discharge their duties in tune with the spirit 
of the times and that they have done very well indeed. They can not afford. 
however. to be complacent because in the multifarious and compl1cate~ 
nature of their work they might err at any moment. and hence an attitude of 
vigilance and watchfulness on their part is always essential. 

In unity lies the real strength of railwaymen. It has pained me to see 
that the trends in the field of Railway labour have not been quite happy for 
some time past. I am glad. however. that persistcnt efforts have been made 
to maintain the old unity although they may not have been fully successful. 
S till I believed that where there is a will there is a way, and I would earnestly 
appeal to them to put their house in order so that they will be able to 
function in the best interest of the Railways and the workers. 

The Second Five-Year Plan is a big and bold venture. and the Rail-
ways have to play a significant role in the destiny of the nation in this 
respect with the cooperation of all, whether officials or non-officials. Rail-
waymen should feel proud of being partners in this venture and thus make 
it a great success. Needless to add, they will have all the good wishes of this 
House and of the whole country. 
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FINANCE FOR TRANSPORT 

DEVELOPMENT* 

Madam, I Welcome the criticisms made in the course of the debate. 
Only. I wish they wcre more related to realities. But when the Opposition 
considers it a part of its duty to criticize whether there is enough justifica-
tion or not, there is no help and one has to put up with it. 

Criticism has its offect only if there is some reality about it. Other-
wise it often falls on deaf ears. 

However, this should not mean that are are no shortcomings on the 
railways and there is nothing further to be done. The work that we have to 
do is enormous and necessitates rapid improvements in so many directions. 
We will therefore do our level best to do our utmost inthe light of sugges-
tions made by hone Members. 

The Deputy Minister has afready covered several points and and ~ 
need not cover the same ground. I shall therefore deal with some fa the 
other points raised during the course of the debate in the last two days. 

Shri Asoka Mehta referred to window-dressing on my part. But I am 
sorry that I am not at fault. It really depends on how you view a thing. 
Sometimes coloured glasses give you a deceptive picture of things. 

Interruption·· 

It is not the words and phrases but the ideas and proposals which 
were put forth in my speech which have given it perhaps a likable and 
popular touch. I thcrefore wonder whether I should deserve Shrl Asoka 
Metha's criticism on that score. I take it as a compliment if I am dugged as a 

-Replying to the points raised by members on the Demands for Grants of the Ministry of 
Rallways (L.S. Deb .• 7 March. 1956. cc 1882-97). 
--Replying to a member's Interruption that -window-dressing Is done by bawdy gtrls and 

not gentlemen. 
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good salesman as I am in the happy company of Shri Asoka Mehta 
himself. I am glad, Shrt Ashok Mehta as a salesman of his party, has also no 
insignificant achievement to his credit. 

I entricly agree with Shrt Asoka Metha that there should be better 
coordination between the various means of transport, and I have been my-
self freequently emphasizing that fact. A Study Group in the Transport 
Ministry was formed to study this problem, and it has made useful recom-
mendations. The setting up of the Rail-Sea Co-ordination Committee is also 
a step in the same direction. I regret I do not agree with him that it would 
have been feasible to consider and decide this matter, which is really very 
important, without examining all the aspects of this problem by some com-
mittee. And the report of that Committee is expected to be received very 
soon. 

However, two things have to be borne in mind when we talk of this 
co-ordination, expecially in the present context. The railways have to carty 
93 percent of the total traffic, and may have to do the same in the coming 
years. And then it should not so happen that all the high-rated traffic is 
carried through other means of transport and the other low-rated goods only 
are left over for the railways. The House will agree that roads and road 
services have still to develop, which would naturally take some time. The 
House, however, knows tht the State Governments are more or less autono-
mous in this matter. But in consultation with them we have framed the 
Motor Vehicles Amendment Bill which has been intoroduced in this House, 
and I am sure when the law has been enacted in this regard it would go a 
long way to help in the development of road transport. 

:::: 

Regarding coastal shipping, one of the terms of reference for the Rail- 1~:: 
Sea Co-ordination Committee is whether any standing machinery should be~jj: 
set up for this purpose. Let me hope that it would be possible for us to take 
active steps in this regard during the ncxt five years. 

It is very unreasonable on the part of Shri Tusidas Kilachand to 
suggest that the railways have not been able to cope up with the total traffic 
of goods--which we have never claimed to have done. The railways have, if 
he will permit me to say so, done remarkably well in the matter of loadings. 
It is true that registrations have mounted up. They had mounted up, which I 
have myself admited in my speech. But the way we tackled the problem and::~~;;~· 
cleared the goods should deserve the notice of Shri Tulsidas Kilachand to a 
far greater extent than in the past. We are passing through .. the busiest 
season just at present, and I do not know what the present pos)uon of our 
registrations is. But I have no doubt that the railways would be able to 
handle it successfully .. 
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I am sorry that Shri Tulsidas Kilchand tried to create a scare among 
the people and some of the factories, because he said that some of the 
factories may have to close down due to short supply of coal. When he says 
that. I may be allowed to say he is neither fair to himself nor to the industry. 
I have yet to know of a mill which had to close down on this account, that is 
on account of the short supply of coal. A scare, I remember, was created 
SOlne time back also; but it proved wholly false. It would be strange if the 
railways on the one hand hclped in the setting up of new industries and 
allowed old ones to close down. I might say that the railways may have 
inadequate stock of coal and some time or the other, but no industry which 
is vital to the country will be allowed to suffer. 

We will of course give all facilities to export goods, and we are already 
doing so, except perhaps in the case of iron ore which will have to be further 
tackled. The railways have flXed a very high target of performance in the 
Second Five Ycar Plan, and they have to do their utmost to achieve it. It 
have every hope that they will not fail. 

Shri Tulsidas Kilachand also referred to the express goods trains. He 
said that the other goods trains might suffer as a result of these express 
goods trains. Well, I can only assure him and the House that we well take all 
precautions to avoid it. The House might remember that I mentioned about 
the Chasing Section in the last session when the discussions on the budget 
were held. I had said that we would be setting up Chasing Sections on each 
Railway and, if possible, in each Division. I might inform the House that the 
Chasing Section is already working with a view to avoiding detention of 
ordinary goods trains; and I might also say that they have done a good job. 

For the goods reaching their destination within an assured period I 
do not think there is any objection to a surcharge being imposed. In fact I 
was glad to hear publicity from a big industrialist the other day that they 
will be prepared to accept a surcharge of 25 percent, if the period is guaran-
teed. I should not like to take the time of the House regarding the speed of 
goods trains. Shri Vcnkataraman has quoted the relevant figures. There has 
been an increase in the speed of goods trains in three Railways. On the 
other, it has gone down. mainly because of various engineering works which 
are under construction, especially on the Western. Central and Southern 
Railways. The North Eastern Railway has its own problems of serious floods 
and breaches every year which has resulted in the slowing down of the 
speed in that Railway. But, I would like to mention than the density of goods 
trains has gone up by 3.2 percent. In this connection, I can do no better 
than read out the condusions arrived at by the Efficiency Bureau. I shall 
not have its due share of attention in the past. This Is not due to our 
neglect; but it is due to limitation of resources and priority of operational 
needs in the not read out the full quotation; I shall read only a few 
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sentences. 

"The increase in density has a very marked adverse influence on 
speed. Above 80 per cent utilisation of capacity the speed tends to drop fast 
with an elemental increase in density. Line capacity works are indicated on 
all sections where the utilisation is above the optimum limit. On the broad 
gauge, the percentage utilisation of capacity on the main route is very high 
pointing to the urgency of works for increasing line capacity. On certain 
important lines of communication, the density has reached almost the satu-
ration level. The yards on the way have also to take a share in the strain. 
Good operational results can hardly be maintained on sections working as a 
rule at saturation level. Increase in line capacity on such sections and also 
the simultaneous improvements in facilities in the yards on the way, there-
fore, appear to be necessary if the standard of efficiency in regard to speed is 
to be appreciably raised." 

The hone Deputy Minister has already dealt with the question of the 
abolition of third class. There should be no point in upgrading the third to 
the second class if certain further amenities are not provided. In any case, it 
will have to be done early. I should like the arrangement of having two 
classes only to be started on the branch sections as early as possible. The 
present second class passengers do not gct sleeping accommodation. In this 
House itself, sevcral questions have been asked on that subject. In the new 
arrangements that we propose to make, they \\rill be provided with sleeping 
accommodation. In fact, my aim is to provide sleeping accommodation to the 
passenger of the present third class and would-be second class during the 
course of a few years if not earlier. They will, of course, have to pay the 
usual surcharge. Shri Frank Anthony and some other hone Members need 
not be afraid of the steps that I propose to take in this direction. 

Shri. S.V. Ramaswamy-he does not happen to be here-is rather 
very anxious regarding the convenience of officers not being curtailed. I shall 
bear that in mind, of course, but not at the cost of the interests of the public 
at large. He has perhaps quoted other countries, and said that they have got 
so many classes in Russia, five or six. He has said about the Pirpaintl-

• Dumka line. Between 1946 and 1948 engineering and traffic surveys were 
carned out for linking Hazaribagh with Rampur Haut via Girtdih, and quoted 
other countries also. Personally, I do not think it necessary to quote other 
countries in this connection as we should be wise and intelligent enough to 
fashion our own scheme of things in accordance with the needs and requIre-
ments of our travelling public. I may assure the House that I shall decide 
these steps carefully. I would further assure the House that the change-over 
will not mean any large expenditure. In fact, it would perhaps be nominal. 
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Several members naturally referred to the excessive over-crowding 
that still prevails over many sections. I had explained in my Budget speech 
the data which has already been colloected regarding over-crowding on the 
various sections, and that on sections in which it is at its worst, new trains 
will be introduced and the existing trains extended and the composition of 
trains strengthened to the extent engines and carriages become available. I 
am glad to inform the House that the Railways Board has since competed 
the detailed plans on these lines for the removal of over-crowding. I shall 
give the figures. It is expected that in next 12 months, over 500 additional 
carriages and 50 additional engines will be brought into use on the metre 
gauge while over the broad gauge over 200 carriages and 30 engines will be 
put on. The sections in which the existing trains will be strengthened and 
the sections in which additional trains will be put on have all been pro-
grammed, giving due priority to the sections over which over-crowding is at 
its worst. Over the metre gauge section in the Northern Railway, the West-
ern Railway and the Noth-Eastern Railway where there is heavy over crowd-
ing, a reduction in over-crowding to the extent of 10 to 15 percent is ex-
pected after allowing for an increase in the passenger traffic during the year 
of approximately 3 percent. Similarly, on the broad gauge over the Western 
and Northern Railways where heavy over-crowding prevails, a reduction of 
about 8 percent is expected to be achieved. 

5hri Debeswar Sarmah has mentioned about the poor condition of 
railway travel on the metre gauge system in general and Assam and North 
Bcngal in particular. I have no hesitation in admitting that the metre gauge 
system on the Indian Railways, which is practically equal in mileage to the 
broad gauge has not had its due share of attention in the past. This is not 
due to our neglect; but Is due to limitation of resources and priority of 
operational needs in the broad gauge section. However, as I have said in my 
Budget speech, the intention now Is to pay greater attention to the improve-
ment of travelling facilities and opertaional rquirements in the metre gauge 
system during the Second FiveYear Plan period. As pointed out by Shri L.N. 
Mishra and Shri Satyendra Narayan Sinha, I lmow it very well that the 
conditions in the North-Eastern Railway, especially in Assam and North 
Bengal are not as good as they should be, although there are difficulties due 
to climatic and othcr conditions of the areas through which the North-
Eastern Railway passes especially in the Pandu zone. I may tell the House 
that direction has already been given to the Railway Board that as more 
metre gauge rolling stock and locomotive become available, a major portion 
of them should be allotted to the North-Eastern Railway to relieve the over-
crowding, especlaly in the Pandu zone, As regards line capacity works, a 
number of them including major yard remodelling have been carried out or 
are in progress in the trunk route between Lucknow and Amingaon. As 
regards new line construction in Assam, the first problem is to stabilise the 
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link route which cuts across the natural drainage of the country. Han. 
Members from Assam must be aware of the money and efforts that are being 
spent for the last 4 or 5 years in stabilising the route and finding an alterna-
tive alignment to avoid the most vulnerable sections. I have also included in 
the Budget for 1956-57 a survey of the route from Pandu to D~anagirt via 
Amjanga. I can again assure Members from Assam. expecially Shrt Debes-
war Sannah. that although Assam is far-away from Delhi. it is always in our 
thoughts. 

As suggested by Shri Jangde. the Railway Board has already held a 
special recruitment and a special training class for members of the Sched-
uled Tribes and Scheduled Castes for Class III posts in its office. We will 
certainly pay greater attention to this and see to it that separate examina-
tions for Scheduled Castes and Scheduled Tribes are conducted to ensure 
that the quotas reserved for these communities are filled and do not lapse. 

Shri Bhagwat Jha Azad mentioned about the Pirpainti-Dumka line. 
Between 1946 and 1948 engtneering and traffic surveys were carted out for 
linking Hazaribagh with Rampur Haut via Giridih Madhupur and Dumka. 
because of the high cost of construction and poor prospect of traffic the an-
ticipated financial return proved to be low. The reports on these previous 
surveys can be examined to see in what way conditions have Changed. and 
also how this alignment will compare with the alternative suggestion for a 
110 mile long branch line from PirpainU to Deoghar via Dumka. 

Regarding the need for developing more lines in North Kanara. as 
mentioned in the budget speech an aerial survey has been carried out of the 
West Coast region between Dasgaon and Mangalore with the object of ex-
ploring the possibilities of raHway development in the region. In studying the 
report of this aerial survey. the possibilities of running a new line from 
Alnawar to Karwar via Yellahpur and Dendeli which will be about 80 miles 
long can be projected before proceeding with the general examiniation of the 
country. 

The proposal for the survey of new lines from Barhalganj to Bahraich 
via Basti-Dumariaganj and Balrampur has also been noted for considera-
tion. 

I need not deal with the other suggestions for the construction of new 
lines as the Deputy Minister has already dealt with them in his speech 
yesterday. I might merely say that surveys are in progress or are proposed to 
be undertaken for lines from Darbhanga to Muzzafarpur, and Rourkela to 
Barkhakana in Bihar, from Pandu to Garo Hills in Assam, and Diva to 
Dasgaon Survey in the Konkan area has been completed. 
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Other suggestions which have been made will receive due considera-
tion on their merits not only as revenue-producing assets, but alSo.. as 
developmental lines intended to open up ne~ areas inadequately served now 
by railway communicaltion. 

I am sure Shri Gurupadas~amy does not really believe that the deci-
sion for the conduct of surveys and construction of new lines rests on 
political ground. I do not know how he can fight over a new railway line 
being provided in the backward areas whether it is in one area or in the' 
other. Development in the backward areas is necessary at almost all places. 
Hence no decision of ours should be looked at with suspicion. Of course, I 
cannot use the language that he is accustomed to use, but anyhow I would 
like to explain it to him that although operational and industrial necessity 
has been the dominating note of such activities in the recent past, every 
attempt has been made to explore alternative possiblities and fit in the 
needs of backward and undeveloped areas. No one, I think including Shri 
Gurupadaswany, will doubt that the construction of the Gandhidham-Kandla 
line and the Chunar-Robertsganj-Churk line has served a specific industrial 
purpose or that the Gop-Gatkola, the Khandwa-Hingoli and the Raniwara-
Bhiladi lines are operationally necessary. Let him go through the list of 
surveys which I have mentioned in my budget speech, and he will find that 
principle of selection which I have just now mentioned has been duly ob-
served in those cases also ... 

I do not want to deal in fact with some of the things he has referred 
to. I have not much objcction to them also. I cannot say anything definitely 
about them at the present moment. I would however like to go into them 
and certainly find out where the fault lies. 

Perhaps he will himself agree that there is satisfactory progress in the 
matter of indigenous production. The price of TELCO locomotives, I must 
say, has been quoted somewhat high, but I cannot say anything at the 
present moment about that matter because it has been referred to the TariiT 
Commission and they are acting as expert advisers and the fixation of the 
price of TELCO locomotives will be finally decided when their recommenda-
tion has been received, and we will have therefore to wait till then. In regp.rd 
to other indigencous products. their price etc. compare favourably with the 
products that we get from abroad, and I can say with some satisfaction that 
whether in the public sector or the private sector the progress made in 
regard to indigenous production has been quite satisfactory. 

Operational efficiency has of course considerably gone up. I shall 
quote a few figures. Taking the pre-war year 1938-39 as the base, the index 
of operational efficiency had reached the highest figures in 1954-55. In 
1939-40 it was 101.2 and now in 1954-55 it is 103.6. This is on broad 

705 

. , 

. , 

: : 
: : 
: : 



gauge. In metre gauge in 1939-40 it was 101.5. Then it went down to 88.4 in 
the year 1946-47. SInce then there has been improvement to 90.6, then 92.7 
then 93.6 and then in 1952-53 it is 96.1, in 1953-54 it is 96.3 and in 1954-
55 it is 97.8. 

So, on the metre gauge also, there has been a consistent improve-
ment. But I agree with Shri Frank Anthony that more strain should not be 
put on the workers or on the staff. I also agree with him that the personnel 
branch on the railways are to be more vigilant and careful in their duties. 
They can, I know, remove many grievances of the starr, if they act well and 
perform their duties satisfactorily. I do want the Railway Board to pay 
special attention to this matter, and I trust that definite steps would be 
taken in this regard. 

I might also inform the House that the Efficiency Bureau is already 
looking into the matter of reducing and cutting down delays in the disposal 
of cases, whether concerning leave or provident funds, etc. 

While on the subject of staff matter, I would like to refer to a matter 
that has come up again and again, and has been discussed by the federa-
tion with the Railway Board on more than one occasion. That is the matter 
relating to the confirmation of the staff. According to the rules of Govern-
ment service, a person cannot be confirmed in a post, unless there is a 
permanent vacancy. 

There has been a considerable expansion of the cadres on the Indian 
railways since Partition. Many of these posts were temporary. Several drives 
have been instituted to examine the justifications for the creation of these 
posts, so that the posts that are required permanently can be converted 
from temporary into permanent. The preVIOUS drives and the current ones 
have produced results. But the expansion of the work, and the staff require-
ments for the planning organisations and surveys and constructions neces-
sitate the creation of additional posts, many of which must in their very 
nature be temporary. 

In the creation of permanent cadres, it has to be borne in mind that 
improvement in efficiency and the introduction of improved techniques may 
result in less number of men being reqUired for the same amount of work. 
But I agree that the legitimate desire of a person to obtain a permanent 
appointment with the security and the privileges that go with it, must be 
given due consideration. Most of the privileges of permanent service have 
been at present extended to temporary railway servants, after they have put 
in one year"s service. 

Not just at present. I eannot give the exaet figures now I cannot say 
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that it is exactly 1.5 lakhs, but it is nearabout that figure. • 
• • • 

Probably what I am going to say just now might give some satisfac-
tion to the temporary staff. And I would like to inform the House that I have 
decided that the remaining privileges such as for instance the full provident 
fund benefits and the grant of special contributions to the provident fund 
will be extended to all temporary employees. It was not being extended uptill 
now, but it will be extended to all temporary employees, as soon as they 
complete three years' service, and with retrospective effect from the date of 
completion of one year's service. I have also decided that staff who had been 
officiating in higher grades for three years or more will be granted retirement 
benefits as if they had bcen confirmed in their posts. 

Reference has been made by some members to the statement in my 
budget speech, in regard to the redistribution of posts in various categories 
to be in consonance with present responsibilities attached to posts in lower 
grades. which would therefore be reduced in number. I have examined this 
matter in the light of what I have in my mind. I must emphasise however 
that the details· of what should be done is obviously a matter for examina-
tion by the representatives of labour and of the Railway Board. The deci-
sions would have to be integrated as a whole. 

In the taking of these decisions, anomalies would have to be avoided, 
as for instance, in the oft-repeatcd accusation that the ticket collectors and 
commercial clerks whose work a station master had to supervise were in a 
higher scale than the station master himself. I would at the same time not 
limit action to the mere redistribution of posts between various grades. I 
may further mention that the Railway Board have already commenced ex-
amination of the faccts of the problem, and I have decided that the Deputy 
Minister will provide personal gUidance in the matter. To arrive at final 
decisions will take time, because it is a somewhat complicated matter. There-
fore, as an assurance of good faith, I might mention that any decision taken 
would be implemented with effect from 1st April, 1956. 

Thcre are one or two small pOints that had been raised. Shrt D.C. 
Sharma said something about the sale of gangster stories and crime books 
on the railway book-stalls. This matter has received sustained attention at 
the hands of the Railway Board, and orders have been issued prohibiting 
stocking and sale of books on sex including scientific literature on the 
subject. But it is true that we have not succeeded very much so far. I have 
recently decided that a standing committee will be constituted on each 
railway. comprising of one or two non-official members of the zonal railway 

·Referring to a Member's (Dr. Lanka Sundaram) query ·whether the Minister could give 
the House the total num bcr of tcrn porary people on the railway system in relation to the 
penn anent staff?" 
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users' consultative committee and one or two well-known retired education-
ists, to go round and make periodical checks to ensure that the instructions 
on the subject are complied with. 

Shri Dabhi, of course referred to the three-tier arrangement in class 
III sleeper coaches. It is his very favourite and pet subject. This arrangement 
has been examined and modified recently. I do not know whether he has 
been able to see the new coach or not. But if he has not seen the new coach, 
I would welcome him one day to come with me and see that coach. Six new 
broad gauge prototype coaches are accordingly under construction. While It 
is appreciated that the three-tier arrangements does not provide the best in 
comfort, it may be said that similar arrangements prevail in other countries 
also; but anyhow. I might tell him that this question is still under our 
examination. 

I might also tell Shri Asoka Mehta who was somewhat disappointed 
at the small expenditure on research. that we are developing that work. 
Perhaps he may be pleased to know that from a figure of Rs. 3.5 lakhs in 
1948-49. it has risen to Rs. 14.5 lakhs in the budget estimates for the next 
year. In fact. it was only in 1952 that a separate research and testing 
directorate was formed. This has its headquarters at Lucknow with sub-
centres at Chittaranjan and Lonavala. At Lucknow. problems connected 
with track. bridges. stecl structures. mechancial engineering and instru-
mentation are handled; and test cars and dynamometer cars are sent for 
performance trial. Research on the dynamic effect of vehicles on the track 
and bridges. and the riding qualities of locomotives and rolling stock is 
concentrated there. The Chittaranjan sub-centre deals with mechanical and 
metallurgical problems. and also works as consultant in metallurgical and 
chemical problems to the Railways. and as mctallurgical inspectors of the 
locomotive components manufactured in India. They have also developed 
paints, varnishes and enamcls with 'bhilawan' and cashewnut shell oils as 
base. The Lonavala sub-centre is for rcsearch and tests in concrete, mor-
tars. soil mechanics and foundation engineering. A wide variety of testing 
eqUipment has been manufactured locally. among which I may mention 
weigh bars and accelerometers. The technical bulletin as well as documenta- . 
tion notes. giving abstracts of technical literature, are issued to all Railways 
every month. and have become a popular fcature. The Railway Testing and 
Research centres kecp in close touch with other research centres in the 
country and farm out work wherever it is expedient to do so. 

With regard to the question of participation of workers in the man-
agement we have yet to draw up our concrete scheme. But experimentation 
on a small scale, as suggested by me. has becn somewhat criticised. I 
personally think that there is no better way of perfecting this scheme than 
to try it in some of the workshops and modify or alter it in the I1ght of 
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expertence gained through working it. There will, of course, have to be a 
joint effort by workers and officers to implement the scheme and they have 
to see to it that it is made more and more successful. I am glad to note that 
co-operation has come from every section of the House and I feel happy to 
find that the prospects in this regard are so bright and hopeful. I entirely 
agree with Shrt Girt and Shrt A.K. Gopalan, who referred to the prime 
necessity of dealing with imagination with workers and enlisting their co-
operation for the successful implementation of the Second Five Year Plan. 
This matter has been very much in our minds and we propose to take a 
number of steps in this direction. Shrt Nambiar, I must say, has pointed out 
something which is very correct. I may tell him that once at least. I might 
tell him that the role which each railway employee has to fill now in the suc-
cessful implementation of the First Plan and how he will have to assist in 
the implementation of the Second Five Year Plan will be described in a 
pamphlet to be handed over to each railway employee. The objectives of the 
Seond Plan translated into actual targets for each station, workshop etc., 
will be discussed at meetings with the representatives of staiI, and difficul-
ties in respect of matcrial. etc. and the steps taken to improve the resources 
as well as the risk involved in any failure to achieve targets will be brought 
forth to the staff with a view to evoking better co-operation. Instructions will 
also be issued to the Railway Administrations to invite suggestions from the 
staff and discuss them in a cordial spirit. 

I do not propose to take the time of the House over certain other 
pOints raised In the debate. They will certainly be looked into by me and the 
Railway Board. There by I shall be saving the time of the House for discuss-
ing other matters which are on the agenda. But, before concluding, I may 
say that 8hri Giri dealt with a delicate matter and the Deputy Minister has 
already replied to some of the pOints raised by him. Well, I would not like to 
enter into a controversy with Giriji. He is a colleague with much warmth in 
him. He said at the end that I might have been annoyed by his speech. In 
fact. I am not. I glady admit that he has all his life served the railway labour 
and I only wish that he should be further helpful in this matter to bring 
about a rapprochement between the two groups which are at the present 
momqlt at loggerheads. I am really glad that he has again said that there 
should be one federation. if possible. Basically it is correct to have one and 
only one federation. It means greater strength to the workers and the ad-
ministration also finds it convenient to deal with only one body. I would still 
beg of the railway labour leaders to unite and work as a team and I am 
always prepared to help if help is indeed sought for. 

I am at one with Shri Giri that the negotiating machinery should be 
made a success. I know that the officials have to play an important part in 
making the machinery a success. They have to be more helpful and more 
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responsive. There should be a friendly approach and friendly discussion at 
the meetings of the officers and staff and the necessary spirit of gtve and 
take in settleing dispu~d points. I should expect that the omcers at the 
regional, divisional and the zonal levels will pursue this polley, which is of 
the highest importance from my point of view, for matntatnlng industrial 
peace on the railways. But I would like to add that if the negotiating ma-
chinery is cracking. as Shrt Girt said, it is due to the disruption among the 
workers and the unions themselves. The railways officers do not know where 
they stand. There is a competition on the part of each Union to pitch its 
demands high and the result is that there is no genuine spirit to sit round 
the table and settle matters amicably. I WOUld. therefore. request Shrt Girt 
and Shrt Asoka Mehta and other hone Members to think coolly over the 
matter and not feel satisfied by merely criticising the Railway Ministry. I was 
pained the other day to see a small hand-bill from a very prominent labour 
leader. giving a call to the workers to undertake satyagraha and prepare 
themselves further for a bigger struggle. May I ask: that the correct attitude 
to be taken by them when the railways have to shoulder a stupendous 
responsibility? There should be complete understanding amongst the staff 
and the administration if our plans and schemes have to go through. Let 
me hope that wiser counsels would prevail and rallwaymen would rise to the 
occasion and move forward peacefully and Unitedly. 

Interruption-

The pay commission will have only two or three members. and Mr. 
Lanka Sundaram was good enough to say that that is not a correct demand. 
But anyhow the han. member lmows it very well that the appointment of the 
last pay commission was made by the Government of India. It is not for the 
Railway Ministry to seek a deCision Unilaterally. Therefore, this matter will 
have to be considered at the level of the Government of India itself and if he 
so desires, but I do not want to er..courage him say a few words on the 
general discussion of the general budget. 

·Replying to Shri Nam biar's observation -May I seek a clarlflcatlon ? The hone Minister 
has not mentioned anything about the posslblllty or otherwise of setting up a pay 
commission to give interim relief to the workers. which was referred to by many of the 
members from both his side as well as the other side. May I request him to clarify that 
point ?-
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RAILWAY WORKERS' STRIKE* 

Sir, I shall make a statement both on the strike situation in Khar-
agpur and other places near about, and at Kazipet. 

Interruption** 

Shri M.L. Agrawal has desired that I should make a statement on the 
firemen's strike at Kazipet railway junction. With your permission, I shall 
deal, as I have said just now, not merely with the strike situation at Kazipet 
but with the situation as a whole on the Secunderabad division of the 
Central Railway. I propose also to make a statement in connection with the 
lightning strikes that have taken place on the South Eastern Railway to 
enable you to deal with the adjournament motion about the strike at Khar-
agpur, of which two Members have given notice. 

The firemen employed at Kazipet, Dornakal and Balampalli locomo-
tive sheds on the Central Railway are on strike since the midnight of May 
13/14, 1956. They were later joined by the drivers at Kazipet who stopped 
work from 2 p.m. on May 16. From I p.m. on May 15, the electrical section of 
the Lallaguda workshop also struck work, ostensibly in support of some 
grtevances of theirs, but obviously in sympathy with the strikers at Kazipet. 
As a result 400 workmen in the mechanical workshop at Lallaguda were 
rendered idle on that day. 

On May 17, the strike at Kazipet spread to other locomotive shed 
staff. and _ I am quoting from a Press Note issued by the Hyderabad Govern-
ment_ "about three to four hundred strikers .. proceeded towards the engine 
of 334 up train and intimidated the engine staff. The crowd threatened to 
obstruct the train at any cost by force. In spite of advice and warning. the 
crowd did not disperse. As the crowd persisted in their defiant attitude and 
wanted to assault the engine staff and tam per with the engine. it was 

·Maklng a Statement regarding Railway workers strike at Kharagpur and KazJpet Junc-
tion. L.S. Deb .• 23 May. 1956. cc 9241-42. 9249-52. 

··Referrlng to a member's query regarding 'Firemen's strike at Kazlpet RaIlway Junction.' 
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declared an unlawful assembly and tear gas shells were thrown to disperse 
the unruly crowd. They started pelting stones at the pollce party. and 
caused extensive damage to railway property". Fiftyone strikers were ar-
rested. 

Interruption· 

I should like to refer to some of the paints raised by the other side. 

Firstly. it has been suggested that the negotiation machinery is not 
functioning properly, and one of the members, the han. members from 
Hyderabad, had said that it had not functioned at all. I personally think that 
the statement made by the han. member is if I may so, quite wrong. You 
have had your say. Plcace permit me to say what I have to. 

The negotiating machinery on the Central Railway has to some extent 
been functioning better than on the othcr Railways. And if the ncgotiating 
machinery has not bcen functioning wcll on all the Railways, the Railways 
alone are not responsible for that. The unions themselves, the leaders of the 
unions who are fighting amongst themselves, are also-if I may not say 
mainly-they are partly and chiefly responSible for not allowing this negoti-
ating machinery to function well. Every day there are diffcrence of opinion 
amongst the workers. There are two unions. sometimes three or four, work-
ing on one Railway. How is it possible for the Railway officers and the 
Railway Administration to negotiate with them, to talk to them, to come to 
some settlement? If they come to some settlement on one matter with one 
union, the other unions raise their heads and they come forward with 
further demands. So, all the time this position continues and the negotiating 
machinery is not allo\vcd to function properly. But still I am not prepared to 
accept the suggestion that this negotiating machinery has not functioned at 
all. In fact. it has functioned. it has solved many problems; and I still think 
that given the good-will from both the sides, it is the only altcrnative which 
can resolve the problems of the Railways. Because, we have to deal with a 
million staff, ten lakh of staff, and if thcre is no negotiating machinery, I do 
not Imow how the grievances of the workers would come to the notice of the 
Railways and it would be possible for the Railways to solve them. 

As regards the union. the union on the South-Eastern Railway which 
is leading the strike at Kharagpur is not a rccongnised union. I want to tell 
that to Shri Anthony because he made that enqUiry. I do not Imow if the 
grievances of the fircmen are there for the last five years. I cannot say quite 
correctly about that. may be they are there. But I am really amazed at the 

*Referring to some of the member's query as to why there is a peculiar situation In 
Secunderabad Division and the statement of facts should be stated. 
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statement made by 8hri Asoka Mehta when he says that the grievances of 
the firemen had not been attended to and therefore he does mean to say 
that it is proper for them to go on a lightning strike and stop the trains and 
not allow the engines to come out of the shed. If that is the way the hon. 
member thinks, then there is no common ground at all between him and the 
Railway Adminstration. 

The door is always open. If the workers have grievances, there are 
hundreds of grievances ... 

Interruption· 

I know there are grievances and there will be grievances; they are 
there tOday and they will be there in the future, because you are dealing 
with human beings and there are, as I said, a million people working on the 
Railways. There will be difficulties and grievance for the Railways always, to 
attend to those grievances and try to remove them; for the unions to try to 
help the Administration in getting those grievances removed by negotiation, 
by talk, by persuasion. But I can never think of the way the workers have 
behaved either at Kharagpur or on the Central Railways near Kazipet and 
Secunderabad, etc. 

As regards the question of adjudication, now after having gone on a 
strike the union or, as 8hri Nambiar has said, the workers have come for 
ward with a demand that the matter should be referred to adjudication. 
Well, Sir I would like to make that point quite clear so long as the strike is 
not withdrawn unconditionally I am not prepared to look into anyone of 
those of adjudication until these strikes are withdrawn completely, fully and 
unconditionally. 

As I have said, it is a strange situation. The workers go on a lightning 
strike without any notice. And the type of strike, I can think of anti-social 
elements indulging in these kinds of activities, stopping the trains, sitting 
down on the track, not allowing trains to move on, inconveniencing passen-
gers, holding up goods trains and assulting people. If the workers should 
behave in such a manner, I wonder why are the leaders not able to control 
them. They can really excite them, they can incite them to resort to strikes, 
but they are not able to stop them. And I can quote examples. The present 
pattern is to go on lightning strike and, after having gone on strike, they 
realise the mistake. When the things are explained to them they realise the 
mistake and they say, "Yes we are prepared to withdraw the "strikes, pro-
vided number one, no victimisation, number two, payment of wages will be 
made of the strike period thirdly, if any action has been taken, the action 
should be withdrawn and, fourthly, something else. It has become just a 

*Referrlng to a member's request to have adjudication. 
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common pattern of strike which Is being indulged in during the last few 
months: and sometimes I have a fear and a suspicion that there is some 
concerted plan which Is being resorted to, but I would not like to say 
anything on that. But I have my suspicion because I see that the same 
pattern of programme Is being resorted to at various places. 

So, I am not prepared to accept any adjudication or to their griev-
ances being considered at the present moment till the strikers have com-
pletely withdrawn thcir strike, Well, after that as I have said in my state-
ment and I say it now, we are prcpared to consider their grievances. But I 
would also like to make it clear that I shall not, in so far as conditions like 
this are concerned namely that there will be no victlmlsation, that payment 
will be made for the strike period. 

In the statement made by me on the 23rd May. 1956. I had stated 
that a stay-in-strike in the Kharagpur workshops started on 8-5-1956 and 
no reason had been given by the workers for going on strike either before or 
immediately after the stoppage of work nor was any notice served by them 
on the administration.· 

The stay-in-strike in the Kharagpur workshqps subsequently spread 
to electric shops, general stores, signal shops and the locoshed. At the worst 
phase of the strike the total number of men working in the workshops. 
general stores and electric shops declined to about 476 out of a normal 
attendance of 12,000. 

It was alleged that the strike was in sympathy with the stay-in-strike 
of brush-hand painters of the same work shop which had been going on 
since 1st March, 1956. These brush-hand painters numbering about 
100 had commenced their strike without notice, the demand being that 
their work of marking rolling stock with stencils should be considered as 
a 'skilled work'. This demand was unwarranted and could not be agreed 
to. 

From the very beginning of this strike the workers who wanted to 
attend the work had been subjected to inmidatlon, molestation and assualt 
by the strikers in spite of whatever police protection could be afforded. There 
had been a large number of cases of assualt involving injuries ranging from 
minor ones to serious ones, including 5 fractures and one case of stabbing 
of worker. The total number of cases rccorded between 11th May and 27th 
May were 87. Not only the workers who wanted to work were attacked with 
lathis. stones and brickbats rcsulting serious injuries along with 10 other 

·Statement made by Shri Lal Bahadur Shastri regarding strike sltuatlon In Kharagpur, 
L.S. Deb. 28 May 1956. cc 9797-98. 
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pol1~ staff, but even the families of the loyal workers, while their men-folk 
had gone to work, were threatened and intimidated by the strikers, so that 
one-day workers had to leave their work and were allowed to go back to look 
after their families. 

As the attendance of workers in the Workshops increased from 729 
on 23rd May to 3,362 on the 25th May, the strikers resorted to more violent 
methods by picketing and intimidation, and in order to keep themselves in 
the background, crowds of women and children helped by other rowdv ele-
ments. assembled outside time office gate on 26th morning and started 
pelting stones at the loyal workers trying to enter the Workshop. The same 
morning, at about 6-40 hours, the train from Midnapore halted near the 
outer Signal, Kharagpur, to entrain workshop employees, the strikers forci-
bly pulled out the locoomotve crew, manhandled them and opened the 
steam regulator and set the train in motion without the engine crew. As a 
result the train entercd the platfrom, dashed against the buffer and mounted 
the platfrom causing damage to the stationbuilding. I regret to inform the 
House that a total of 63 pcrsons were injured of which 14 are reported to be 
serious. It was lucky in this case the station was close by and the train had 
not gathered sufficient momentum and went against a buffer; otherwish It 
might have been a very serious disaster. 

The Working Committee of the South Eastern Railway Union have 
advised the workers to call off the strike. 

I shall not quote the resolution here but it is a pity that there is not a 
word of regret in the long resolution they have passed, in spite of serious 
violence and so much suffcring caused to the people and to the co-workers. 

Today, 11,942 workers have reported for duty against a total of 14,000 
workers on roll. I do not wish to say anything more at present. If at all any 
thing is nccessary. I may say a few words at the end. 

Interruption· 

I cannot give that breakdown of the figures. Many belonged to class 
III and class IV. But mostly these were workers working in the workshop. Of 
course, among them there are class III and class IV staff also but I cannot 
give you exact figure. 

-Referring to Shri Frank Anthony's query to give breakdown figures of each category of 
employees. 
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I think the news regading the assaults etc., came to us, or rather 
started coming to us, immediately after the strike started-I think a day at 
the most. I cannot exactly give it, but perhaps it was a day later.· 

I would also like to inform han. members that the figure of 476 which 
I gave includes class III and class N workers, but not supervisors, who 
number almost 528, and who were present in addition all along. 

I should like to correct what I said earlier in regard to the total cases 
recorded. The total number of those who were injured Is as follows : 

11th May .. 5 

14th May .. 1 

17th May .. 2 

22nd May .. 8 

24th May .. 1 

25th May .. 1 

26th May .. 68 

27th May .. 1 

I have vary little add to what the Prime Minster has already said. The 
Prime Minister has dealt with the bigger issues. and I think is is for the 
trade union leaders to think and ponder over them. He has also indirectly 
replied to the points made by Shri H.N. MukerJee. and I would not like to go 
into them again. 

To begin with, I would like to clarify the confusion which was created 
by Shri Nambiar's speech, in regard to the bona fide claims of 112 brush-
hand strike from 1st March, 1956. What he said was correct. But the strike 
of the brush-hand-painters at Kharagpur was due to the following reason; 
their demand was that they should not be asked to do marking with sten-
cils, because that was skilled work and for such work. they should receive 
skilled wages. This was their demand. On 1st March 1956. 9 brush-hand-
painters in the semiskilled grade of Rs. 35-60 refused to do stencilling work. 
on the gound that such work require skill, although this staff had been 
previously doing this work as part ofthelr normal duties. Other brush-hand-
painters also Joined in sympathy and claimed the skilled grade of 
Rs.55-130. 

·RepJying to a query as to whether there were acts of violence. Agreeing with Shrl Frank 
Anthony that the exact date of violence was 9th May. 
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As has been said by Shrt Venkataraman. this matter relating to the 
brush-hand-painting and marking with stencils was referred to the tribunal. 
and this work was classified as semi-skilled by the tribuncl on which a 
representative of the All India Railwaymen's Federation who served. The 
House should know that similar staff in the workshops at Kancharpara and 
Lillooah are being treated as semi-skilled workers. Therefore. it was felt that 
there is no case for re-examiniation fo this question. The tribunal having 
given its decision once before, and similar staff working in other work-shops 
being treated as semi-skilled workers, there was no case for the Kharagpur 
brush-painters to be treated as skilled workers and to get a higher scale of 
pay. 

It is also wrong, as Shri Nambiar perhaps wanted to make out-to 
say that there was lock-out from our side. In spite of the repeated persua-
sions and warnings the brush-hand-painters abstained from their legitimate 
duties. To cover their lapses for staging this illegal stay in strike, they 
carried on a propaganda of an illegal lock-out on the alleged ground that the 
workers were prevented from doing brush-hand-painting work, which they 
were prepared to do. That is quite contrary to the aetual facts. As a matter 
of fact, these men have along been permitted to lift their tickets and to corne 
to their sections to do thcir normal work, which, however, they have been 
perSistently refusing to do, and as such, they are responsible for resorting to 
this illegal strike. It will be appreCiated that there is no question whatsoever 
of any illegal lock-out. We have also obtained legal opinion which confirms 
the view taken by the administration that the brush-hand-painters in the 
wagonships have been on an illegal strike, and that there is no question of 
there being an illegal lock-out on the part of the administration. 

A reference to adjudication also was made when strike after strike 
started. Shri Nambiar's speech has created some confusion, or might have 
created some confusion in the minds of hone Members, as if an adjudication 
was demanded for the bigger strike which has started from 8th May. In fact, 
the adjudication was asked for the strike of the brush-hand-painters. So, I 
would like to make the point clear that the question of adjudication did not 
arise at all in the case of the bigger strike in Kharagpur which started from 
8th May. l\1y hone friend is a trade unionist, and I do not think any trade 
unionist will ever justify such a big strike as has taken place in Kharagpur, 
in sympathy with the strikers who number only about 112, for a trivial 
demand from their side. So, the Kharagpur strike could not be justrified in 
any way. Even if the strike of the brush-hand-painters was there, it was 
necessary, firstly, for the leaders of the union there to take to legal methods, 
and if. of course, they did not succeed in it, then the matter could have been 
considered in a different way. But instead of advising the brush-hand-
painters, they have rcsorted to other methods. And here also is a confusion 
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which should be cleared up. 

The Kharagpur strike was never started in sympathy for the strike of 
the brush-hand-painters. I would like to make that clear. The Kharagpur 
strike was started in sympathy with the strikers at Adra and other places. In 
Ara and other plaes. there was some trouble. I need not go in that story 
again. The strike started in Adra and nearabout places. The Kharagpur 
people started a strike in sympathy with the strikers at Adra and other 
places. Later on. when they found their position weak. they felt that they 
would switch on this thIng to the strike of the brush-hand-paInters. And 
they said-as to whether-I do not agree with what they say-that they were 
right when they said that their strike was on account of the strike of the 
brush-hand-painters. 

Interruption· 

The papers that the hone Member has referred to were written two 
days after the stike started strike started at Kharagpur. Therefore. I say that 
the strike started on other gounds. It was in sympathy with the strike at 
Andra and other nearabout places. where later on they fclt that they were in 
the wrong and thercfore they thought that they would now say that the 
reason for that strike ,vas the strike of the brush-hand-painters. 

I have heard 'vith grcat patience the speeches of Shrt Nambiar and 
Shri H.N. Mukerjee and I can only say that they did not satisfy me at all. 

Shri H.N. Mukerjee referred to the ideology of the Congress. I entirely 
agree with him that I do believe in the ideology propounded by the Congress. 
But the Congress has always demarcatcd between violent and non-violent 
activities. The Congrcss may have committed violence occasionally. and the 
leadcr used to condcmn it in the strongcst possible tcnns. The House knows 
that sometimes violcnce was indulged in by those who were not actually 
Congressmen but by those who were considered to be the followers of Con-
gressmen or those who were working in association with Congressmen. For 
their actions also. GandhiJi held Congressmen and the Congress leaders 
responsible. In fact. on one or two occasions when there was any talk of 
truce or peace. Gandhiji used to say. 'I am not prepared to defend the cause 
of those who have been indulging in any form of violence'. 

I think Shri Frank Anthony touched the right point when he had said 
that there should be a clear demarcation betwecn violent activities and non-
violent activitics. So my trouble at the present moment is that it does not 
satisfy me or ease me in any way; in fact. I feel ashamed to stand before this 
House to admit that some of our railwaymen have behaved in this manner, 

·Rcfcrring to a Mem ber's (Shrl Nam blar) query as to on what ground the strike started. 
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Fortunately, I have the honour to preside over the railways at the present 
moment. I want to identify myself with each and every workers of the rail-
ways and for whatever good done, I want to take credit, and for whatever evil 
is there, I think I should be criticised and condemned. 

So, with that attitude, I do not know how am I to deal with the 
workers of Kharagpur who have behaved in this manner, which is simply 
horrible and shocking. It is said that they should not be victimised. I shall 
never like to victimise the innocent workers, hundreds of them who are 
working there. There again, you have to make a difference between the 
leaders and the workers. Who led them to this kind of activity? The leaders 
were responsible. Who were the leaders? It is for the people there and for the 
members of the so-called radical parties to decide as to who were the leaders 
and who instigated these people to go on striks. 

I do not mean to refer to, and I do not want to accuse, any party, but 
there is no denying the fact that some of the leaders there hold pro-commu-
nist views. I would like to be quite frank in that matter. 

Interruption* 

It is not a crime. I say it is good that they hold pro-communist views. 
I have no quarrel on that. Let them hold pro-communist views. But what I 
want to say is that those leaders who are pro-communist still believe in this 
kind of activities. Thcy still think that they can cocrce the administration by 
indulging in violence or violent activities. And that has always been the 
mistake which the Communist party have committed since their inception in 
India. The communist party have always assessed the situation wrongly in 
this country. Their assessment has always been wrong. They have not under-
stood the people of thcir country. They do not understand and they have not 
understood, the real appoach and outlook of our people. Therefore, they 
have always committed blunders. I still say that the Communist party has 
to think over .... 

I am not accusing. Members are not even prepared to hear something 
about the vicws of others about them, what can I do? 

Interruption ** 

Am I abusing? If I say that the communist party has not asseseed 
the situation in this country properly, am I abusing? Do not the members of 
the communites party say either in public or here in Parliament that the 
Congress does not represent the people or does not understand the outlook 
and spproach of the people correctly, that it is not trying to meet the needs 

-Referring to a Mem ber (Sm t. Renuka Chakravartys') query as to whether It was a crime 
to be pro-Communist . 

•• Replying to the charge of some Members that he has abused the Communist Party. 
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of the people, that its ideology is wrong? As a member of a pol1tical party, I 
have certainly a right to say what I am saying, and I am putting it in the 
mildest form possible. 

They do not want to hear anything about the method of their work. I 
shall not say so, but I think there is no furture for that party, the party 
which is not prepared to hear cirticisms against its method and approach I 
do not think that party has any future. I am prepared to hear for the 
Congl"ess patry and criticisms or any condemnation from that side. But I am 
amazed at the attitude of that party. Is that the way political parties want to 
function in a democracy? Is it the way of your approach that you will refuse 
to hear the mildest things that are said in this House? 

They do not want the way they function on the political plane? I am 
really amazed. 

What I want to lay stress on is that those friends who are members of 
the communist party, if they are the leaders there on the South Eastern 
Railway, should know and think and ponder over the fact that this method 
of indulging in violent activities will not lead to any fruitful result. I lmow 
that some of the leaders who have been arrested there hold communist 
views; but I do not know whether they are members of the Communist 
party. Therefore, I say that they hold pro-communist views. There is an 
attempt of course, Shri Nambiar might not like it and might get angry if I 
use the word 'infiltration'-at infiltration. 

But there is an attempt-whether they are communists or not-to 
join the union.By all means join the union if you like. But the method of 
their entering into othcr unions and their continuing to adopt the methods 
which they used before will injure the cause of the union as well as the 
cause of the workers. 

There is another thing. I admit Shri Mukerjee has, for the first time, 
clearly stated that he deplores what happened at Kharagpur. But, Shri 
Nambiar had not the courage to say that. He said that very mildly in one or 
two words and in the first sentence he made a slight reference to it. What 
am I to understand? No labour union, no important leader of the trade 
union movement has, so far condemned what has happened in Kharagpur, 
the other day, about the railway train accident and other activities which 
were indulged in Kharagpur. 

I shall not here refer to Shri Guruswamy. 

interruption-
He is not; but I do not want to deal with that. He is but, sometimes, 

you communists try to associate with him. 

*Referring to some of the member's query whether Shrl Guruswamy Is a member of 
Com m unist Party or not. 
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I do not know that but I would welcome him to corne very much 
nearer to me. One of the important leaders made a speech the other day. He 
congratulated the workers at Kharagpur. 

He is a very important trade union leader of the South Eastern Rail-
way. He congratulated the workers of Kharagpur on the unity and strength 
which they had shown on the occasion of this strike. He also congratulated 
the women and children of Kharagpur who so bravely participated in the 
demonstrations. He also quoted the instance of Bhishma from Mahabharat 
and said that they must like Pandus combine their efforts in battling it. He 
pOinted out to them that they must go to work and they should have no 
grudge aganist anybody whether Police or Railway. He said that the strike at 
Kharagpur is legal because it had followed in the wake of the illegal lock-out 
of the brush hand painters. He exhorted the workers that those charge-
sheets which had been scrved should not be replied. He again congratuated 
the women for the part they had played in the present struggle and stated 
that evcn women had been arrested and sent to jail. He said that he will do 
his best to get justice done to the workers. This was the speech which he 
made at Kharagpur was more genuine that the one at Hyderabad. All this he 
stated only last evening. 

I shall read out only portions of a certain resolution that was passed. 
"The Working Committee expresses it admiration for the recent fight 

undertaken by the KGP workers to vindicate the bona fide claims of 112 
brush hand paintcrs under illegal lock-out. 

The Committee expresses its grave concern at the launching of police 
action by promulgation of prohibitory orders and the whole sale arrests of 
trade union worldrs engaged in a bona fide trade dispute and appeal to the 
Chief Minister Govt. of West Bengal to intervene and avert a grave tragedy. 

In view of the statenlent made by the Railway Minister on the floor of 
Lok Sabha, that consideration to grievances can only be given if the strike is 
called oIT, and as the strike has served its purpose by focussing public 
attention at the enormity of the injustice done to the workers and with a 
view to allay any public apprehension that there has been any procedural 
defect in the strike undertaken, this Working Committee appeals to the 
workers on strike in KGP to call off the strike." 

Mark the language and the trend of the sentence. 
At the end, they say: 
"This Working Committee request the President to move the Chief 

Minister of the Government of West Bengal for securing the release of those 
arrested and being prosecuted in connection with KGP dispute. This Work-
ing Committee dirccts the President of the Union that appropriate steps be 
taken to move the Ministry of Railways to protect the strikers against any 
victimisation. " 
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So there is not a word of regret of denuciation against the activities 
that were indulged in. Instead of that, they have congratulated the workers 
for their unity and solidarity. 

This is the situation in which I am asked by Shrt Mukerjee to take a 
lenient view and to act according to the ideology of the Congress in which I 
believe. I do not want to take to make it clear that there are two views held 
in the country at the present moment about the working of the trade union 
movement. The INTUC has clearly said and for this, perhaps, they might be 
critcised by the radical element that they do not believe In any kind of strike 
when the Five Year Plan is under implemention, whether it Is the First Plan 
or the Second Plan or if there be some other Plan. For the time being, it 15 
for the Second Plan. For this Second Plan, they have made It elear that they 
do not want to indulge in any sort of strike. They have said that whatever 
their grievances, what ever, their difficulties, they should be tackled by 
means of mutual negotiations and discussions with the employers or if it Is 
the Railways, with the Railway administration. The other view held by some 
friends is that they shall indulge ins trikes whether the Five Year Plan is 
implemented or not and whether the Plan is successful or not. I think the 
Hose and established trade union leaders will have to make up their minds 
to accept one of these views, and see whether the first view held by the 
INTUC is correct or whether the second view held by some others Is correct. 
It might be said that congress leaders are in the INTUC and so I am sup-
porting that. I am not saying so. But, this is the basic question which has to 
be considered by all those working in the field of labour. I think the INTUC 
has given a very bold lead. They can be criticised for that. They say that the 
interest of the country is of the utmost importance; and, at the present mom 
ent even in the interests of the workers, it is essential that they should not 
be asked to go on strike and suffer themselves and allow the country to suITer 

I, being in charge of the Railways, naturally feel that I should deal 
with that union which gives me an assurance that it will not go on strike on 
trivial matters and that it will not indulge in lightning strikes. If there is any 
union which does not offer any co-operation to the Railways, which wants to 
indulge in strikes every day and which wants to go its own way, what 
advantage has the Administration got to meet them, to talk to them and 
negotiate with them? Therefore, I have been thinking for some time whether 
a condition should not be imposed before giving recognition to any union 
that it will have to give a clear assurance that it will not indulge in any 
strike, say, at least, for the next Five Year Plan. 

Interruption * 
The right of strike will be there; but, every effort has to be made, 

·Replying to a Mem her as to whether the right of strike will he taken away. 

'. : 
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negotiations, adjudication machincry, negotiating machinery even at the 
highest level and even arbiration by an independent tribunal. All that I 
concede. If no satifactory solution is arrived at even after that, certainly the 
workers have full right to go on strike. I do not deny the right to strike. But 
this kind of stike which is being indulged in day in and day out is making 
the situation simply impossible. 

Therefore, I refer to the two clear views being propounded in this 
country by two different sets of labour leaders. For railwaymen, I have no 
doubt that the best course for them to adopt Is to accept that they w1ll never 
indulge in strikes. I shall not go Into the general question. Hon. Members no 
doubt realise the amount of worry we have to undergo when there is even a 
strike for one hour. There are delays in the trains. At the present moment, 
the Railways have to undergo a very heavy responsiblity. The stoppage of 
trains for one hour, two hours or one day means huge accumulation at 
different points. There was question this morning from Shrt Feroze Gandhi 
about the shortage of coal in Delhi. It is true that we have supplied them 
coal, but then in the months of Fcbruary and March because of the strikes 
at various places we could not supply them the adquate number of wagons. 
They are not small things, arrival of coal in Delhi for the consumption of the 
people in Delhi is not a small matter for the residents of Delhi; it may be a 
small thing in a larger context. If a railwayman goes on a strike, he is 
damaging the cause of the Railways as well as injuring the cause of the 
people as a whole. 

I would, therefore, say it very clearly that it would not be possible for 
me to take a lenient view in the matter of lightning strikers or in the matter 
of resorting to violent activities. I do not say that I am a very mild person, 
but it is true that I have tried to deal with labour as mlldy as possible not 
because it is was something good for me, but it was something good for the 
Railways as well as for the country. I treat them as my colleagues, co-
workers. I have felt no difference between the workers and myself. Even a 
railwaym an , a pOintsman, a stationmaster, is in no way less responSible 
than the Minister who presides over the administration of the Railways. 
Therefore, when I take up that attitude and I find that the workers do not 
respond correspondingly, I am really pained and I do not know as to what 
action I should take when they indulge in these kinds of activities. Some-
times, even the son has to be chastised; there is no way out. Here in 
Kharagpur, the workers have behaved in a fashion which will perhaps go 
down for ever in the history of the Railway is a black chapter I have no 
doubt on that pOint. Therefore, the question is this. The leaders who led the 
workers, hundreds and thousands of them, into these sufferings, I think, 
should suffer. How can prevent it if they have been arrested for violent 
activities, if they are prosecuted in the courts? the Railway Ministry is not 
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going to stop it. We are not going to do that: we cannot do that. Immediat-
cdly when we indulge in violent activities, it becomes a question of law and 
order and it docs not become a railway problem. The State Government has 
to deal with that, we cannot come in its way. But if there are other workers, 
who were just misled take a stiff attitude about them. But it is absolutely 
essential that this union. which is unrecognised now, will remains unrecog-
nised as has been suggested by the General Manager. The General Manager 
has made it clear that unless they behave porperly, unless they act in legal 
and proper manner. he is not prepared to give recognition to this union I 
want to give my full support to the attitude adopted by the General man-
ager. Unless there is a clear denunciation of the activities indulged in Khar-
agpur. unless the leaders clearly tell the administration that they feel they 
have acted wrongly. I think we cannot have any truck with those who are in 
charge of the activities of that union. I nced not say anything more. 

I have calculated every word of mine. and I give the assurance that I 
shall not go a step further than what is required because I feel that the 
interest of the worker is my interest and the interest of the Railway MiniStry 
or Administration. But the sense of duty has to be there. Sometimes I may 
have to perform different opcration but as one who holds a post of respon-
siblity. I have to be harsh but I shall not go a step further than what is 
reqUired. I should very much like that there should be vcry much denuncia-
tion on the part of the workers as \vcll as the unions so that the situation 
might improve a little after that. 

Interruption* 

I do not want to say anyiliing on the question of enquiry at the 
present momcnt. But I do not think much proof is rcquired for the wrong 
type of activities indulged in at Kharagpur. After all if some of the leaders 
have becn put in jail. is Shri Mukerjee preparcd to say that he is not 
responsible for the strike which took place at Kharagpur? They had been 
arrasted red-handed in the sense that they \vcre in the midst of a crowd 
where assaults were taking place. 

Shri Mukherjce says that the leaders have dcnicd any responsibility. 
It is strange to say that; it surprises me. It will be unfair to ask the workers 
to go on strike and the leaders holding back and saying that they are not 
responsible for activities that were indulged in or were resented to there. Let 
him ask the question again. What I have understood is that the leaders have 
completely no responsibility for this strike. If that is correct, I cannot answer 
them. 

*Rep]ying to a query posed by some members as to whether there will be a proper 
enquiry regarding the alleged incident. 
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6 
IMPROVING TRANSPORT AND 
COMMUNICATION FACILITIES 

STEPS TO ACCELERATE GROWTH* 

Sir. I have heard with attention the various suggestions made by hone 
members, which I shall most gladly consider. I am really thankful that the 
criticisms made were on the whole really constructive. and they will cer-
tainly have to be looked into. You will pardon me, if I say that I have no 
hesitation in saying that the progress we have made in various branches of 
the Transport Ministry, such as shipping. ports, roads, tourism, etc. has 
been, ,on the whole. satisfactory and we hope the progress will continue. 

As Shri Raghunath Singh has spoken vehemently about adding to 
our tonnage, I may, in brief. give certain facts and figurcs which will indicate 
that there has been a consistent improvement, though this does not mean 
that we do not want to go ahead much furthcr. Taking shipping, we had a 
tonnage of 3,90.707 G.R.T. before the Plan period started. Now, we have 
4.33,524 G.R.T. In 1954-55. it is expected that the tonnage will increase by 
72,100 G.R.T. Besides, we expect, to start with. to have a nucleus of two oil 
tankers before the end of the Plan period. 

I have suggested to private shipowners that they should consider 
having some tankers so that the country may by in possession of at least a 
small fleet of tankers. I am glad to say that this suggestion is being seriously 
considered by thcm. The Transport Ministry had provided Rs. 300 lakhs for 
loans in the year 1952-53. of which Rs. 200 lakhs were earmarked for 
purchase of oversea ships. That was not utilised by the shipowners. In a 

.Replying to the points raised by members on the Demands for Grants of the Depart-
ment of Transport (L.S. Deb .• 8 AprIl. 1954 cc 4467-4472) 
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meeting with their chief representatives a few months back, I drew to this 
fact and stressed on them the urgent need of adding as quickly as possible 
to our existing tonnage which is quite inadequate. I am glad the response 
from the shipowners has been quite satisfactory and the figures which I am 
placing before you will indicate the progress in the utilisation of loans ad-
vanced. The provision in 1952-53 Budget, as I said just now, for loans, was 
Rs. 3 crores, of which only Rs. 81.16 lakhs were utilised. The provision in 
1953-54 was Rs. 3.52 lakhs and Shri Raghunath Singh will be glad to know 
that out of this, they have utilised Rs. 250 lakhs, whereas in 1952-53 they 
had utilised only Rs. 81 lakhs or something more. In 1954-55, we have 
provided for Rs. 445 lakhs for advancing loans to the shipping companies. I 
hope that the number of ships to be purchased during 1954-55 will be 16 
more. with a tonnage which will go up to 12,100. Some of these will be of the 
latest design and capable of high speed which will result in quicker turn-
around. Out of these 5 ships have been ordered from the Hindustan Ship-
yard, Vizag. The total number of ships in 1953-54 was 124, the tonnage 
being 4,33,000. The number of ships in 1954-55 has increased from 124 to 
140, the tonnage being 5,56,024. We hope that the number of ships at the 
end of the Plan period will be increased from 140 to 153 (roughly) and the 
tonnage is expected to increase to 6,00,000, which has been provided as the 
target in the first Five Year Plan period. 

I may say a few words about the ports. Our programme for the 
development of major ports is ready for each port and the estimates in each 
case have been sanctioned. Work on 34 out of 48 port development schemes 
incl uded in the Plan has started and by the end of the Plan period, we 
expect to complete 80 per cent of our programme. Some of the development 
schemes are of considerable magnitude and It will naturally take time jo 
complete them. The total allotment of loans from the centre is Rs. 22 crores 
and the rest will have to be found from the Port Trust authorities for com-
pleting the programme, which is estimated to cost about 31 crores. 

Mr. Gurupadaswamy raised the question of the Bhatkal and Karwar 
ports. He knows it very well that minor ports are the responsibility of the 
States. But we have made a departure from the past in this respect and are 
trying to help the States in developing these ports through loans. Rs. 26.3 
lakhs has been allotted in the Budget for minor ports this year, and the 
State Governments are, I know, keen to make their own contribution and go 
ahead with their development schemes. I may also inform him that Govern-
ment have assigned a high priority to a hydrographic survey of the ports of 
Karwar and Bhatkal, and the survey is to be taken up shortly. Presumably, 
the details of development can be decided only after the survey is completed 
and that is being done by the Government of Bombay. In fact, the Govern-
ment of Bombay have set up a marine survey organisation under their 
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P.W.D. which, in conjunction with the survey work, is expected to study the 
general aspect of port development or improvement necessary. 

I may say a few words on the nationallsation of bus transport. I 
would like Sardar Hukam Singhjl, who is a very accurate student of the 
Constitution, to realise our responsibility in the matter and the autonomy 
that the State Governments possess in this connection. 

Interruption* 

The hone member may hear me for a couple of minutes. Mechanically 
propelled vessels or vehicles figure in the Concurrent List in the Seventh 
Schedule of the Constitution, and the executive authority in the matter of 
road transport is vested in the State Governments, and consequently, it is 
primarily the responsibility of the State Governments to initiate schemes for 
reorganisation of transport services. But nationalisation is so far confined to 
passenger services only, and that too, on a comparatively small number of 
routes, except perhaps for one or two States like Bombay. There are, I am 
told, only about 6000 buses under the control of the nationalised undertak-
ings. Goods services are left to private operators, and State Governments 
have generally stated, as their policy, not to enter this field during the Plan 
period. Governments, like Madras, have also made it clear that they have no 
intention of extending nationalisation to mofussil areas. Shri Jaisoorya said 
something about the efficiency of the nationalised transport services. I shall 
not give my own views in the matter because they might be considered to be 
prejudiced as Shri Hukam Singhjl has said in his speech. 

Interruption ** 

I will not give the hone Member my views, but of the Motor Vehicales 
Taxation Enquiry Committee, as Shri Hukam SinghJl expressed his appre-
ciation for the recommendations of that Committee. 

I hope he will accept their viewsu * expressed in regard to the effi-
ciency of the State bus services. They have said that the general impression 
gained by the Committee in respect of State transport undertakings was 
that they were on the whole being ably built up under difficult conditions 
and were run by very competent officers. It is true that in the course of the 
debate in Parliament on the Road Transport Corporation Bill in 1950, the 
criticism levelled against the State Government, who were running State 

-Responding to Shri Hukum Singh's query "If this is the han Minister's helplessness, 
what is the need for producing this massive plan of 2,000 pagesT' 
--Replying to his further remark "I will accept them" 
---Replying to his other remark that "I have appreciation even-for your views". 
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services, was that the compension paid to dislodged operators was inade-
quate, and the then Minister of Transport, Shrl Santhanam, gave the House 
an assurance that the point would be examined and necessary remedial 
measures would be taken while amending the Motor Vehicles Act, 1939. 

I can inform hone members that Act is being revised by the Transport 
MiniStry. I know that the question of licensing of vehicles and incidence of 
taxes on motor vehicles as pOinted out by Shri Gurupadaswamy and other 
allied matters, as suggested by Shrl Hukam Singhji, have often been dis-
cussed before by various organisations in the country and there Is a strong 
opinion that the existing law should be revised and modified where neces-
sary. I shall not go into details, although I know there are many important 
and vital matters involved. I would only like to inform the House that the 
draft of the new Motor Vehicles Bill is almost ready and I would like to 
introduce it early in the House. If other business permits, I shall take an 
opportunity to introduce that Bill in this very session. The Bill, I hope will be 
found to be fairly comprehensive covering various Important points raised in 
connection with the subject. 

Shrl Nambiar spoke about prOviding certain minimum facilities for 
workers, whether in private or public sector. Shri Gurupadaswamy also said 
something about the problem of workers of Bombay Port. I can inform Shrt 
Gurupadaswamy that Mr. Mehta, a leading member of his party, wrote to 
me and one of the secretaries of that organisation, Mr. Patel, met me only 
three or four days before. I have discusscd matters with him and I hope it 
will be possible to find a satisfactory solution. 

As regards workers of private sector, I shall content myself by saying 
that I do not want to enter into that field, because it is better that I should 
concentrate on the wclfare of workers of the nationalised transport first and 
then think of private sector. I may inform Mr. Nambiar that we have pro-
vided Rs. 30 lakhs for housing for D.T.S. workers in Delhi and I do not think 
he will consider this provision to be very small. About the D.T.S. workers we 
have already accepted several of their demands-he knows them. Other rea-
sonsable demands are still under consideration and I hope the workers w1ll 
find that their reasonable demands have been met without further delay. 

It is true that the service rendered by the D.T.S. Is not quite satisfac-
tory. I do not say that I am myself satisfied with it and I do realise that we 
have stlll to do much in order to give relief to the citlzens of Delhi. I hope the 
House will allow me to say this at least that not only has there been no 
deterioration, but in fact there has bcen some definite improvement in cer-
tain respects. For example, we have built two depots for repairs and mainte-
nance of buses, when formerly we had practically none. More buses are now 
on the road, more shelters have been provided, and finanCially too the D.T.S. 
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is better off. Relations with the workers have improved, and this naturally 
has added to the efficiency of the D.T.S. 

During this year we expect to have 140 more buses and shall be 
completing the central workshop also. We have obtained the services of an 
experienced transport officer of Bombay on loan for a few months for the 
purpose of advising us on effecting improvement in various branches of the 
D.T.S. 

I have no doubt that the frequency of buses on several routes has to 
be increased and special timetables prepared for peak hours. Delhi is now 
one of our biggest ciUes, and I know that the D.T.S. will have to go much 
further to mect the needs and requirements of its people. May I assure the 
House. Sir, that hon. Members will find definite and substantial improve-
ments in the future. 
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DEVELOPMENT OF TRANSPORT· 

Sir, there are 5 branches of activity under the Transport Ministry, 
dealing with roads, rivers, sea, besides tourism and the D.T.S. (Delhi Trans-
port Service). Hon. l\1embers have said something on each of these brances. 
I shall deal with shipping first. I might say that we have almost achived the 
target we had fIXed. It is true that the target was 6 lakh tones. It is also true 
that we have to get 18 ships in order to make up the defiCiency. But, orders 
have already been placed. We expect to get these ships by the middle of the 
next year. It Is true, it has very often been emphasised and it was said, 
perhaps, more than once by Shri Matthen that the Shipping Policy Commit-
tee suggested a tonnage target of 2 million tones for our country and that we 
are very much behind the target. We have found in practice that we can only 
reach the target slowly. As I said Just now, we expect that our tonnage at 
the end of March will be of the order of 480,000 tons. A further 120,000 tons 
are, as I said just now in various stage of construction in various yards both 
Indiar and abroad. We expect that these new constructions w1ll be ready 
fordeUvery before the mlddle of 1957 so that, by that tlme, we would have 
reached the target of 6 lakh tons. The Second Five Year Plan which has now 
b~en practically finalised provides for a tonnage target of 9 lakh tons. As I 
have said elsewhere, not in this House, there is none more sorry than myself 
for the fact that it has not been possible to provide for the full target of 
10,45,000 tons, recommended by the study groups of the Consultative 
Committee of Shipowners. But, the House has to realise that there is no 
help because the limitation of finances cannot be got over. I expect that the 
Indian shipping compaines who have already been approached by the Trans-
port Ministry for working out their individual plans, will corne forward and 
utilise the proviSion actually made in the Second Five Year Plan within the 
first three years of the Plan period. Upon that will depend the possibility of 
securing larger funds for additional tonnage within the Second Plan itself. I 
am aware that we are at present carrying in our ships not more than 5 or 6 

·While replying to discussion on the Demands for Grants of the Ministry of Transport, 
L.S. Deb .• March 1956. cc 3501-3533 
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per cent. of our overseas trade and that our total tonnage does not 
constitute more than half a per cent. of the total tonnage of the world. But, I 
am not a pessimist like Shri Matthen or one or two other Members who have 
spoken just now. I believe in action. Even if we are slow, we must be steady. 
We should pursue our work with determination and courage. We have to 
function under certain limitations: funds, technical lmowledge, etc. But, 
within these limitations, we hope that by the end of the Second Plan period, 
not only will we be able to lift 100 per cent. Of our coastal trade which we 
are even now doing, but also at least 50 pcr cent of our adjacent trade and 
15 per cent. of our overseas trade. 

I might also inform the House that one particular line of shipping in 
which our country is lacking has recently attracted attention. I refer to 
tanker tonnage. This is a specialised branch of shipping which presents 
some special difficulties which have hitherto kept the Indian shipping com-
panies away from this field. The Government of India have, however, devoted 
their attention to the development of this branch of shipping, and I am glad 
to say that a firm decision has now been taken for India to have at least 
three tankers to begin with. We expect that one of these tankers which 
would be owned in the private sector will be registered in India before the 
end of March, 1956, that is before the end of this month. and two other 
tankers are expected to be acqUired in the public sector by the Eastern 
Shipping Corporation, and these two should be in commission before long. 

I might also inform the House that in furtherance of the announce-
ment made in the joInt communique issued by the Prime Minister of India 
and the Soviet Union regarding the establishment of a regular shIppIng 
service between IndIa and the Soviet ports, dIscussIons are now proceeding 
between the Ministry of Transport and a delegation of the representatIves of 
the Soviet Government with a view to establishing a shipping service be-
tween the two countries immediately. The talks are nearing conclusion and 
It Is expected that an agreement for the establishment of the shipping serv-
ice will be signed some time next week. The proposals envisage the regular 
operation between Indian ports and the Black Sea ports of Soviet Russia of a 
fleet of tcn to twclve vessels comprising Indian and Soviet vessels on a parity 
basis as regards tonnage according to a prearranged schedule for a period of 
three months settled in consultation between the Soviet and Indian authori-
ties. It Is expected that the service will come into operation as soon as the 
agreement is Signed. The intention is to expand the service by the addition 
of more vessels to keep pace with the development of trade between the two 
countries. 

I might also inform the House that talks are in pro?ress with a trade 
delegation from '\"ugoslavia for the establishment of a shIpping service be-
tween India and Yugoslavia and for the utilisation of the spare capacity in 
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Yugoslav shipyards to meet the needs of India for additional shipping during 
the Second Five Year Plan. 

Interruption-

These are being discussed by our representatives as well as the rep-
resentatives who have come from Russia and Yugoslavia. I do not want to 
divulge the proposals that are being discussed, but I can say that the freight 
charges will be fairly reasonable in so far as we are concerned. 

I might say that I do not at the present juncture want to go into the 
question of nationalisation of the shipping industry. Our objective at the 
present moment is to increase our tonnage, and shipping being a hazardous 
trade we do want to take the help and co-operation of others also. I shall not 
enter into the controversy, but it is a strange contradiction that the views 
which the deputy leader of the Communist Party expressed last time in this 
House were entirely different from the views expressed just now by Shrt V.P. 
Nayar. But. as I said. I do not want to quarrel on that point. My purpose is 
to increase our present tonnage, and we will take the help of the private 
shipping companies in that matter, and the Government will also have to 
take initiative whenever they fmd it necessary. I may tell Shri Nayar that the 
Eastern Shipping Corporation is going to be taken over entirely by the 
Government. It is felt by the MiniStry of Transport that Scindias who are 
partners in the Eastern Corporation should be permitted to withdraw from 
that Corporation so that the Corporation may be cent per cent Government-
owned and Government-managed. Arrangements to give effect to the deci-
sion are under our active consideration. The budget estimates for 1956-57 
contain a provision of Rs. 74 lakhs on account of the Eastern Shipping 
Corporation which would enable Government ot meet their commitment of 
74 per cent. in respect of the additional capital of Rs. 100 lakhs proposed to 
be issued by the Corporation in 1956-57. If before this issue Government 
take over the Corporation, then the entire further capital of Rs. 100 lakhs 
will have to be invested by Government. The additional requirements of 
funds of Rs. 26 lakhs. I may tell the House beforehand, will then be met 
either by re-appropriation or by resort to a Supplementary Demand. 

The House is. perhaps, aware that the proposals for the establish-
ment of a second shipping corporation for the operation of shipping services 
to the Persian Gulf and Red Sea have also been formulated. and a decision 
is expected to be taken shortly for the establishment of the second corpora-
tion I have appealed to the shiping companies to come forward, as I said just 
now, to utilise the loan that we have kept at their disposal, but I would like 
to say it quite clearly that in case the response from the shipping companies 

*Referrlng to a query realsed by a Member (Shrlmati Renuka Chakravarty) as to what 
would then be the freight charges in comparison to the present freight charges. 
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is not satisfactory, the Government is not going to lag behind. We will enter 
the field and expand the shipping industry as we cannot afford to remain 
behind in this matier. 

Shrt Raghunath Singh said something about the defence Ministry 
coming to our rescue and Shri Patnaik just now emphasized the fact that 
there should be complete co-ordination between the Navy and the merchant 
shipping. I do not know, I shall leave it to the Government of India in the 
defence Ministry to consider the suggestions made by Shri Raghunath Singh, 
and I hope they will attach due wcight to them. I might inform Shri Patnaik 
that there has been complete co-operation and to some extent co-ordination 
between the Defence Ministry and the Transport Ministry in certainmatter. I 
might give one example. The United Kingdom Government suggested that 
gun stiffening of ships should take place so that no time may be wasted in 
mounting guns on merchant ships for their potcction at the time of an 
emergency. This proposal found support with the Defence MiniStry and they 
recommended that the Transport Ministry should also adopt the same tech-
nique. That proposal was accepted by us, and I might inform him and the 
House that all ships that are being built ever since at the Hindusthan 
Shipyard are being manufactured accordingly. I shall not go into the ocher 
points raised by Shri U.C. Patnaik, because thcre is hardly any time felt. 

I might only bricfly mention that, as the House is aware, we have set 
up a rail-sea co-ordination committee. The main function of this committee 
is to go into the question of rationalisation and co-ordination of cargo move-
ment. Shri B. Das, one of its prominent members is just now sitting in my 
front. The members of this committee have been meeting frequently to dis-
cuss these matters. This committee is expected to submit its report by the 
end of June, 1956, and we hope that as a result of its recommendations, a 
greater volume of cargo will move by coastal shipping. The Second Five year 
Plan provides for an addition of one lakh tons of coastal tonnage to meet 
this increased demand. 

Regarding ports, I would like to say that the major ports which are 
the direct responsibility of the Central Government have, during the First 
Five Year Plan undertaken development programmes estimated to cost Rs. 
60 crores, intended to rehabilitate worn-out assets and equipments in the 
existing ports, and to provide a new major port at Kandla. 

The construction of the Kandla port is now fast nearing completion. 
The bandar and the oil berths have been put into operation, and by October, 
1956, two cargo berths are expected to be completed. The remaining works 
will be completed by March, 1957. This port will incre~~ our port capacity 
by one million tons. In the Second Five Year Plan, prOVISIon has been made 
for providing two more berths to eater for more traffic whicn is now clearly in 

733 

:::;;:: .. 

,{:}::::~:::: ::':': .. 



prospect. 

The largest single item of work undertaken in the existing major ports 
is the provision of a marine oil terminal (at Bombay at a cost of Rs. 10 
crores), which is now completed. The major ports have drawn up schemes 
estimated to cost Rs. 77 crores during the Second five Year Plan period, for 
which a provision of Rs. 40crores by way of Central assistance durtnguthe 
Plan period is being provided. 

I shall say a few words now about the minor ports. because some 
Members have referred to this matter. At the outset. I might make It clear 
that minor ports are the responsIbility of the State Governments. The First 
Five Year Plan included a provision of Rs. 1 crore of Central assistance to 
the State Governments for the development of the minor ports. The Central 
Government assisted the State Governments in the formulation of the Sec-
ond Plan by appointing as officer on speical duty to visit every port in the 
various States, needing deveopment, and to advise as to the precise nature 
of the facilities required. A sum of Rs. 5 crores has been provided for minor 
ports in the Second Plan. About half of this will be required for individal 
items of work at sen'eral ports. It is intended to utilise the rarnaining Rs. 2 
1/2 crores for projects like the development of Paradwip, Tu tic orin , Manga-
lore and Maipai ports. What is immedicatcly feasible at Paradwip in the 
circumstances is the puting up of such shore facilities as will be necessary, 
such as the picr for loading and unloading of ores brought to the ports by-
canals of other means of transport, and load cd through lighters taking the 
cargo into ships anchored and restowcd. We are advised that by this means 
an apprcciable volume of ore traffic can be handled. The Government of 
India are accordingly deputing their engineering officer to visit Paradwip in 
order to prepare a scheme on these lines. 

I might also inform the House that with a view to make adequate 
provision for surveys of minor ports, it was recommended by the hydro-
graphic survey sub-committee that a third ship was essential for this pur-
pose. So, we have decidcd in consultation with the Ministry of Defence to 
convert an existing naval vessel into a survey vessel. For this purpose, a 
provision of a sum of Rs. 35 lakhs has been made in the next financial year, 
that is 1956-57. 

Now I come to river transport. Our trasnport system includes about 
5,500 miles of navigable waterways, of which the important ones are the 
Ganga, the Godavari and the Krishna, the Buckingham canal, the Mahanadi 
canals in Orissa and the backwaters and canals of Travancore-Cochin. Con-
siderable volume of traffic is catered by thcse waterways. The economy of 
Assam and the export trade in jute and tea are greatly dependent on water 
trasport. The possiblities of increasing the transport potcntial of our rivers 
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have recently been studied. 

It is very easy to say that there should be no delay in furthering this 
scheme of project, but the problem mainly is one of designing craft suitable 
for economic operation on shallow waterways. The manufacture of this craft 
will take some time. The design was made after very careful consideration, 
and on the advice of a foreign expert who was brought to this country. I 
might say that a good beginning has already been made. A special type of 
craft has been designed. and orders have been placed for their construction. 
We are now setting up the organisation necessary for the operation of the 
craft. 

Interruption· 

Let us wait and see. Anyhow, I hope that will try to expedite. I cannot 
force them to supply them say, tomorrow or the day after, or in a month of 
two. It is a technical thing, and it all depends. We are taking the other 
preliminary steps. We are setting up the organisation necessary for the op-
eeration of the craft. 

Then this 1s to be followed by similar projects on the Brahmaputra. It 
is also proposed to operate a modem diesel ferry service at a selected point 
across the Brahmaputra. We have provided Rs. 3.4 crores in the Second 
Plan for the development of river trasnport. I shall not go into the details. 
Provision has also been included in the Second Plan for the improvement of 
the Buckingham Canal and the West Coast Canal. 

I wanted to say a fcw words about other matters. But I shall leave the 
pOint at this, because I must deal with roads. 

In regard to the national highways, I shall merely reply to the point 
made by Shri Mohanlal Saksena He asked what progress has been made as 
compared to the targets fIXed by the Nagpur plan. The Nagpur plan envis-
aged provision of 1,23,000 miles of earth roads. At the commencement of 
the plan, there were 97,000 miles of metalled roads and 1,47,000 miles of 
metalled roads. At the end of the first Plan, the country is expected to have 
1,07,000 miles of metalled Toads, and 1,67,000 miles of earth roads. There 
is a small gap only. The Second Plan provides for doubling the rate of 
expansion as compared to the First Plan. On this basis, the country is 
expected to Teach the Nagpur plan target in respect of road mileage by the 
end of the Second Plan. The Nagpur Plan target will not, however, be reached 
in respect of bridge construction. This is where the dificiency will have to be 
made up in the Third Plan. 

*RepJying to a mem her's query as to when the Minister expects to get the craft. 
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That may be so. Anyhow, the Hon. Members Is aware that it is not 
the Central Government which executed this plan. The construction of roads 
is done by the State governments as agents of the Central Government as 
agents of the Central Government. But with the co-operation of both the 
State and Central Governments, we hope to go ahead with this plan. 

Then he said something about bulock-carts. I entirely agree with him 
in that respect; I do not attach less importance to the use of the bullock-
carts. But we have done one thing in respect of the wheels of bullock-carts. 
We have given free steel for wide tyres for a number of carts to each State to 
try and popularise the wider tyres. At our request, the Central Road Re-
search Institute is performing experiments with di1Terent designs of self-
aligning hubs. But I might tell him that about the fitting up of rubber tyrcss 
on these vehicles, Shri J.C. Kumarappa, who is a great believer In the 
bullock-cart and in the development of village industries I am not saying it 
in any jocular or sarcastic manner has written to me strongly criticising our 
proposals. He has said that it would be uneconomic from the cultivator's 
point of view, and it will mean an edditional bunIen on the cultivator. But 
still I discussed this matter at the last meeting of the Transport Advisory 
council. They have decided to start a pilot scheme, instead of taking it up as 
a whole on a very cxtensive scale, to assess the increase in the load carrying 
capacity of the pneumatic tyred cart. The State Governments have agreed to 
go ahead with it. We will, help them also finanCially, if required. 

There has been enough talk of providing better co-ordination between 
rail. road, sea and other means of transport. Shri v.P. Nayar was not quite 
correct when he said that we were not paying sufficient attention to the 
namufacture of trucks or other vehicles in our country. I shall only read 
three of four lines from the report of the Study Group: 

'lhe Council agreed that special efforts must be made"- the Councll 
referred to is the Transport Advisory Council-

"Where necessary, in order to increase the demand for each type of 
vehicle so that production could become economical. It was considered that 
absorption of about 10,000 to 12,000 trucks per annum during the next few 
years, in addition to those required for the replacement of over-aged ve-
hicles, would be a reasonable target to be aimed at". 

Personally, I think it isa very big target, and if we can implement it, 
well and good. But Shri V.P. Nayar knows that we are already manufactur-
ing d~escl trucks on a big scale In our country. 
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Interruption· 

The Minister, to whom he paid compliments, is responsible for manu-
facturing that; he is doing it. 

I might merely say that I have considered thIs matter of co-ordina-
tion. I have decided that a Central Board should be set up under the 
chairmanship of the Secretary, Transport MinIstry. ThIs Central Board w1ll 
have separate sub-committees dealing with subjects like inland waterways. 
These sub-committees will be functionIng in close co-ordination with the 
Central Board of Transport. The details naturally will have to be worked out 
very carefully. 

Regarding tourism, we have made sIgnIficant advances in that direc-
tion. Tourist traffic in India has shown an increase from 21,000 in 1951 to 
45,000 in 1955. An upward trend of about 20 percent, annually is being 
maintained. I would like hone Members to see some of the letters we have 
received from the tourists. If they do so, they will them selves compliment 
the work that the tourist department is doing. 

About D.T.S., I shall merely inform Shri Radha Raman that a provi-
sion of Rs. 70 lakhs is bcing made in the budgest for 1956-57. 

As regards othcr facilities in the D.T.S. like shelters and other mat-
tcrs, we are already considering those things. I hope the House will find that 
there will be consistent and constant improvement in the service which we 
are providing in the capital city of our country, namely Delhi. 

Before I conclude, permit me to say that the problem of labour at 
ports has been somcwhat excrcising our minds. I might merely say that the 
difficulties and problcms of labour always receive our most sympathetic and 
earnest consideration. Rccently the piece-rate system has been adopted. I 
am very glad that the workers have agreed to accept that system, and I hope 
that the output of work in the ports will definitely improve. I would urge 
upon workers to give the experiment a fair trial. It is absolutely essential 
that there should be a peaceful atomosphere in the ports, if not for anything 
else, at least for the proper execution of the Second Five Year Plan . 

• Referring to a query by Shrl V.P. Nayar regarding foreign companies. 
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DEVELOPING MOTOR TRANSPORT FOR 
INDUSTRIAL GROWTH· 

Sir, as the House is aware, the Bill has been brought up with the 
purpose of removing the defects revealed in practice during the last 15 years 
or so that the Motor Vehicles Act has been in operation and to facilitate the 
development of motor trasnport generally in the country in view of the 
demands created by large-SCale development of industries. The Bill also 
contains provisions for the implementationof the schemes of State Govern-
ments for nationalisation of motor transport services. 

The problem of transport is of utmost importance for the country. I 
have always laid strcss on the coordination of various means of transport, 
and some progress has also been made in this direction. A committee is 
already functioning on the shipping side in this regard, and this BIll, when 
enacted. would go far to help in the development of road transport. I would 
now like to refer. briefly to the changes proposcd to be made in the B111 by 
the Joint Committee \vhich examined it at great length. 

Broadly speaking, these changes can be listed under the following 
heads: 

(1) Development of inter-State trasnport; 

(2) Incentive to the road transport industry in general and removal of 
mileage restriction as formerly proposed and increasing the period of validity 
of penn its; 

(3) Compensation for operators in case of nationalisation. 

I am very glad to say that the Joint Committee has taken a very 
progreSSive attitude in considcring all these aspccts and has made changes 
in the Bill which are a definite improvement on it. 

*While introducing the Motor Vehicles (Amendment) Bill in Lok Sabha. 28 November 
1956, cc. 1278-1282. 
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In the Bill as intoroduced, we had provided for taking over pennissive 
powers by the Central Government to regulate the inter-State operation of 
transport vehicles. The Provision proposed envisaged the setting up of a 
number of inter-State authorities for regulating the operation of transport 
vehicles on inter-State routes and a Central Trasnport Autority for the pur-
pose of co-ordinating and regulating the activities of the inter-State trans-
port authorities. The Committee considered that instead of two separate 
authorities proposed in the Bill, there need be only one, namely, the Inter-
State Transport Commission appOinted by the Central Government for the 
purpose of developing, co-ordinating and regulating the operation of trans-
port of vehicles in respect of areas of routes common to two or more State. 
The Committee considered that the Commission should have powers to 
associate with itself representatives of the concerned State Governments as 
and when necessary Clause 57 of the Bill has accordingly been redrafted. 
This is a distinct improvement and will certainly result in a much larger 
number of vehicles coming on to the road and operating without any impedi-
ments. The committee also decided to remove the mileage restrictions for 
grant of public carrier's permits. This will give greater frcedom of movement 
to vehicles for inter-State opcration. 

As regards the incentive to industry, the Committee was generally of 
the opinion that the period of a permit should be increased substantially. 
They considered this necesssary because the prices of vehicles had gone up 
and the operators needed security of business if they were expected to invest 
large amounts of money in providing transport facilities to the general pub-
lic. After a good deal of discussion, however, it was agreed that in the case of 
stage carriages the period of pcrmit should continue to be 3 to 5 years, while 
in the case of public carriers it may be increased to 5 years generally. To 
give the operators security of business, it was also decided to retain the 
original proviso to section 58 requiring preference to be given to an applica-
tion for renewal over new applications for pcrmits. These recommendations 
have been embodied in clause 52 of the Bill. 

In this context, I may mention that the Committee also considered 
the desirability of helping the co-operative movement and therefore decided 
to include in the Bill a statutory provision that, other things being equal, the 
co-operative societies running. transport services should be given preference 
over individual operators. Clauses 41, 48 and 49 of the Bill have accordingly 
been amended. This preference for co-operative societies will inCidentally 
help the policy of Government to encourage the formation of viable units 
which, it is considered, can promote operational efficiency and better utilisa-
tion of vehicle, leading to general economy. 

There was a good deal of discussion in the Committee on the ques-
tion of payment of compensation to operators displaced as a result of the 
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introduction or expansion of natlonalisatlon of road transport services. The 
general feeling among the Members was that the amount of compensation 
originally provided in the Bill was inadequate. There was a point of view 
expressed that eompensatlon should be paid for non-renewal of permits and 
that the amount payable for the cancellation of a permit of the modification 
of the terms thereof should be fIXed with reference to the earnings of the 
individual operator concerned. It was also suggested that it should be obliga-
tory on a State Transport Undertaking to acquire all the assets of a private 
operator in whose case permits were cancelled or the terms thereof were 
modified in implementation of an approved scheme of introduction or expan-
sion of nationalised road trasnport services. 

After careful consideration of all these points, the Committee decided 
that the amount of compensation originally proposed under clause 68-G 
sho-.. ~d be doubled and that no compensation need be paid for refusal to 
renew permits as there was ample scope in the country for utilisation of 
such vehicles elsewhere even by conversion for carriage of goods where there 
was no 1- ar of nationalisation for some time to come. As regards the acquisi-
tion of assets, the Committee was of the view that the State Governments 
would automatically take over vechicles which were in good condition and 
other useful asscts and that it was not necessary to compel them to take 
over unserviceable items. 

Changes have also been made under the last head, I.e. penalties for ~j~i! 

offences under the Act. These are not many because the Committee en- :f 
dorsed the vicw that it was in the public interest to take measures effectively 
to check the offences which were on the increase. 

It will be seen that the Bill, as amended by the Joint Committee, 
would help in the overall development of road transport. The difficulties of 
the private operators, either individuals of companies, have been kept in 
mind and necessary facilities given and safeguards provided. The Bill. as it 
stands now, I hope, will be conducive to the healthy development of road 
transport in the country. 

I therefore commend this very important Bill for the consideration of 
the House. May I take this opportunity to thank the Chairman and hone 
Members of the Joint Committee for their very valued co-operation in the 
deliberations of the Committee. 
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His last moments at Tashkent 



The last journey 

mt. Lalita Shastri's final obeisance to her departed husband 



TERMINATION OF CONTRACT SYSTEM IN 
TELEPHONE DEPARTMENT 

Sir, the basic objective of the amending bill is to terminate the pres-
ent individual hiring contract system between the Telephone Department on 
the one hand and our subscribers on the other, and to substitute in its 
place statutory rules for the governance of this relationship. It would be 
readily appreciated that the entering into of individual contracts on each 
occasion, when a telephone has to be provided or some other change has to 
be made, entails considerable unnecessruy work and makes for delays which 
we are anxious to aviod. The old arrangement was all right when the num-
ber of telephones was relatively small and the larger telephone systems were 
run by private concerns. At that time it was necessary to have individual 
contracts laying down the rights of the two parties. The situation has now 
changed completely in so far as the entire telephone system in now run by 
Government. Apart from this, the number of telephone connections has 
shown a rapid increase in recent years, and the present arrangements for 
individual hiring contracts have proved very cumber some and dilatory hon. 
Members may be interested to know while on 31st March 1947 the number 
of telephones was 1,23,149, on 31 st March 1957 the number exceeded three 
Lakhs. 

Clause 2 of the bill provides for the insertion in sub-section 2 of 
Section 7 of the Indian Telegraph Act sub-clauses (e) to (k) for the purpose of 
regulating the telephone business under statutory rules. I would like hon. 
Members to know that the proposed amendment would not ipso facto apply 
to the existing contracts. 

Attention in this connection is drawn to the provisions of clause 3 of 
the amending Bill. The existing contracts will for the present continue to be 
governed by their own terms and conditions, but the intention if that gradu-
ally these would also be replaced. These provisions have been included in 

-While moving the Indian Telegraph (Amendment) Bill as Minister for Transport and 
Communications, L.S. Deb .• 5 December. 1957. CC 3772-3800. 
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the Bill in order to enable a smooth change over from the old system to the 
new. 

May I also point out another important provision in the Blliin clause 
3, Which refers to arbitration in case of a dispute between the telephone 
authorities and the subscriber. In such eases an arbitrator would be ap-
pointed by Government to give a binding award. It is hoped that this would 
make for speedy dicisions in such cases where otherwise long delays may 
take place. 

Sir, as I mentioned in the beginning the relationship between the 
subcribers and the authorities would be governmed by statutory rules. 

It is inmportant to mention that whatever rules Government frame 
would be laid before both Houses of Parliament and they would have com-
plete discretion and authority to make any chage or modifiactions that may 
be desired. 

You will thus observe that the measure which is now before the 
House is of an entirely non-controversial character and is intended to serve 
that better interests both of the subcribers as well as the Department. I 
therefore, hope that the Bill would be passed by the House unanimously. 

I am thankful that the Bill has been welcomed by every section of the 
House. I shall only deal with two matters, about which certain points have 
been raised by han. Members. 

The first is regarding rules-clause 4 (5). I am glad I was able to get a 
chit from Shrl Sharma because he generally does not like the Ministers 
asking the word "non-controversial" in connection with any BllI, but he did 
say that this was really a non-controversial measure, and I have found that 
the general opinion in the House is also the same. 

I might assure the House that in so far as the framing of the rules is 
concerned, we will take the utmost care to frame them in a way which will 
not injure the interests of the subscribers. I may also inform the House that 
we are already taking steps to appoints an officer on special duty for six 
months to go into this matter immediately and frame the rules. 

It has already been provided in the Bill that the rules should be 
placed before both Houses of Parliment, and the House will have full author-
ity to revise them. I think that should satisfy the hone Members of this 
House, but if they so desire, I am even prepared to consult them informally. 
the members of both this side and the Opposition, before the rules are 
actually fmalised. 

The other clause to which reference has been made is 7B regarding 
arbitration. Shri Bharucha said that the subscribers should also have the 
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authority to refer a particular matter to arbitration. He will realise that we 
have to deal with a large number of subscribers. Ours in a very big executive 
department, and the number of subscribers has gone up to three lakhs. If 
the arbitrator is to be appointed separatly for each dispute and the sub-
scriber has a choice, the settlements will be naturally delayed. I would, 
therefore, suggest that he should have full faith in the officers appOinted by 
Government. I might also inform him that even during the last few years we 
had very few disputes, about ten or twelve disputes in a year which were 
settled by the Director General or some one else on his behalf, and those 
decisions have been gladly accepted by the subscribers. So. even when the 
old arrangement was there, it was not very difficult to decide the disputes 
amicably to the satisfaction of both the parties. So, I do not think that with 
this amendment and a different set of rules there will be any special diffi-
culty experienced by the subscriber. 

It has been clearly said that what-ever the recommendation of the 
arbitrator, it would be accepted by Government, Pandit Thakur Das Bhra-
gave, is very well aware of the fact that Government officers or officers 
appointed by Government are settling disputes between Government on the 
one hand and members of the public on the other in many departments. For 
example, land acquisition officers decide very big and important matters 
involving moneys worth lakhs sometimes. Judicial officers are also there for 
civil cases between Government and private individuals. At present so many 
corporations are being established, industries are being taken over, indus-
tries are being nationalised. In all these cases, of course major matters 
apart, all the minor disputes are referred to officers, maybe judicial officers 
and sometimes other too, or to committees of officers and some non-officials 
also appOinted in the committees. 

Here, as I said, generally matters of dispute would be minor involving 
very little cost or money. Therefore, I personally thought, that in order to 
expedite matters, it would be better that these disputes are referred to 
government officers. If we find that these diputes are referred to government 
officers. If we find that there is any complaint we may have an officer from 
some other department. But in case there is _ satisfaction amongst the sub-
scribers the matter should be in a general way decided by the officer of the 
P. & T. Department because he is aware of the technicalities of the problem 
and it would be possible for him to quickly dispose of these cases. But in 
case it is found necessary we can certainly appoint an officer who does not 
belong to the P. & T. Department. 

Except big or major cases which could be referred to a separate 
arbitrator, we can refcr the general cases to an officer appOinted for this 
purpose. So there should be no doubt in the mind of the hon. Member that 
these cases would not be dealt with in a just and fair way. I can even go 
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further and assure him that I shall watch the working of the arbitrators In 
so far as our P. & T. disputes are concerned. The rules etc., relating to the 
appointment of the arbitrator and the procedure of their working will be 
farmed. I case there Is some complaint or genuine grievance the rules will be 
revised and we will reconsider or rethink over the matter. 

Regarding the case of compensation, I am not aware of the .spec11lc 
case. If there is any specific case it should be brought to our notice. If there 
is a difference of opinion on these matters of compensation they could also 
be treated as dispute and referred to arbitration. I do not want to take much 
of your time, but these are three basic points which were referred to during 
the course of the discussion-rules, arbitration and payment of compensa-
tion. I have tried to give my views on the matter and, I hope, it will satisfy 
hone Members and remove any suspicion that they had in their mind so far. 

Two or three specific matters have been referred to. Shrtmati Lla Pal-
choudhuri mentioned about some P.C.O. telephone at Swarupganj in thisre-
gard. Whenever she gets to speak on P. & T. she suggests the opening of a 
Public call Office at one place or the other. I might for her satisfaction 
inform her that in the last Budget speech she had mentioned about P .C.o. 
at Kharanpur. She will be glad to know that this is being done this month. 

As regards the P .C.O. telephone at Swarupganj, referred to just now, 
I might tell her that this is also under examination and will be expedited. 

Interruption-

It has been lapsing but, I hope, it may not lapse in future. I think, the 
hone Member will feel satisfied if this does not lapse this year. 

I need not go into details. The hone Members perhaps more than 
anyone else is aware of the difficulties. It is not entirely in our hands to 
construct buildings and carry on construction works; we have to depend on 
some other departments. The Railways are In matter very fortunate. They 
have got their own Building Section, Engineering Section, Civil Works Sec-
tion. They build quarters for their staff as well as officers, whereas In the 
case of P. & T. Department we have to depend on the C.P.W.D. which have 
to follow certain rules and regulations. For starting construction at a par-
ticular place, each and every proposal has to get fincanclal sanction also. 
So, these things corne in our way. Still, I have had discussions with the 
C.P.W.D. Minister. I am also glad the Finance Minister Is also helpful, and I 
hope, things would be better this year. 

-Referring to the observation of a Member that funds are provided but they lapse. 
Thereafter the motion for consideration and passIng of the Blll was moved and the Bill 
was passed. 
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Mr. Samanta mentioned one or two matters with which I shall not be 
able to deal. I would like him to gtve one or two specific cases to me. For 
example, he said that there is some overlapping in the Engtneering Section. I 
shall be glad to get specific cases, and I would certainly look into them. 

An. hon. Member from West Bengal said something about automati-
sation of telephones. There also, if he has any specific grievances he should 
sent them on to me.He will be glad to lmow that the manual system which is 
at present working in Clacutta will be converted into Automatic system very 
soon, perhaps, by the end of this month. Our general policy is to expand the 
telephones to the farthest nook and corner and we are trying to do that. 
But, I need not say that the problem of limitation of funds is there. There-
fore, we will have to go gradually according to the programme of expansion, 
which we have placed before us, or which has been included in the Second 
Five Year Plan. We will try to go to the villages also, the new idea about 
which Chaudhuri Ranjit Singh just now spoke. He said that our agriculture 
could improve if the telephone system was expanded to the villages. Of 
course, it has already gone to sub-divisions and Tehsil head-quarters, and, 
we hope, it may go to the community project centres also. So, we have that 
thing in our mind. We will try to expand it and serve the people as best as 
we can. 
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REGULATING MERCHANT SHIPPING· 

The revision of the Merchant Shipping law in India has had a long 
histolY, but I shall go into that. It WOUld, however, be interesting to know 
that we are still being governed by the British Act, and our ships registered 
under the same law. It was obvious that with the advent of Independence we 
should have taken up the revision of the Merchant Shipping laws at the 
earliest. It was inconsistent with the new position of India as a Republic to 
allow her Ships to be registered under the British Act and to be even techni-
cally regarded as British ships. But it would have taken some time to 
prepare a comprehensive measure. An Act was, therefore, passed in 1949, 
called the Merchant Shipping Laws (Extension to Acceding States and 
Amendment) Act, 1949. Under this Act, British Merchant Shipping Acts were 
applied to the acceding States, and Indian consular officers were empowered 
to perform functions in relation to Indian ships outside India, and power 
was taken to enable the Government of India to prescribe proper national 
colour for ships registered in India. Another direction in which Indian legts-
lation was undertaken during and after the war relates to the control by 
licensing of Indian ships and ships engaged in coastal trade. 

The long period prior to 1947 has had a very dismal picture, In so far 
as Indian shipping was concerned, as there was no expansion worth the 
name in spite of our long coast of over three thousand miles. Credit Is, no 
doubt, due to the courage and initiative of a few eminent individuals like 
Shri Narottam Morarji and Shri Walchand Hirachand, who would be remem-
bered for long for the services renderd by them in this field. 

Since 1947, however, the Government of India have adopted a much 
bolder policy, and there has been good progress, but our progress has to be 
much faster in future. The House is aware that the Transport MiniStry is 
making endeavours towards the expansion of Indian shipping. We would 
velY much like that the targct in the Second Five Year Plan of 9 lakhs tons 

-While moving the Merchant Shipping Blll In the Lok Sabha. 25 February 1958; cc 
2277-2310. 
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GRT is over-reached by at least one lakh tons. The main difficulty which has 
come in our way during the last one year is that of the non-availability of 
foreign exchange. This has naturally caused us much anxiety. and we had 
no alternative but to wait for better times. We, however, did not lose hope, 
and continued to overcome this hurdle, and the House would be glad to 
know that our efforts have at last borne some fruit. 

The House may be aware that a yen loan is being negotiated with 
Japan, and I am thankful to the Finance Ministry and the Commerce and 
Industry Ministry with whom I discussed the matter, that part of the loan 
would be allotted for the purchase of new ships or second-hand ships. Both 
the Ministries agreed, and we sent our Director-General of Shipping to Ja-
pan along with the officers of the Commerce and Industry Ministry who went 
there for negotiating the loan. I hope that these discussions would bear 
good results, and I am told that the reasonable terms offered for purchase of 
ships on deferred payment basis are very attractive. We believe that we 
would be able to get at least half a dozen ships out of this loan money, when 
the details have been discussed and finalised. I cannot be quite accurate 
about the figures, but still 1 hope that we would be able to get some new 
ships from Japan. It is really very heartening to see that the Japanese are 
able to build ships in about one year's time, and if orders are placed soon, it 
would be possible to get those new ships in about twelve to fourteen months' 
time. So, we will be able to get those ships very early too. 

As I said, we can get more ships from Japan, not, of course, from the 
loan credit that we are expecting to get or from the amount which we expect 
to be allotted from the yen loan, but from outside that loan, that is, from our 
own funds. The terms offered by the Japanese, of course, are very difficult 
for us, from our point of view, but still they should be considered quite 
reasonable, and if some foreign exchange is made available to us, we would 
be able to place orders for more ships in Japan. We shall have to discuss 
this matter with the Finance Ministry and the Planning Commission, and 
see if Rs. 1 crore of foreign exchange could be allotted for this purpose. Of 
course, I do realise that it is not easy to do that, but still this sum of Rs. 1 
crore is not a very big sum for the development of shipping, which is abso-
lutely essential, and which is undoubtedly one of the biggest foreign ex-
change-earners. So, I hope that we would be able to do something in this 
regard, but it all depends on how the Finance Ministry take to this proposal 
and whether it would be possible for them to render us adequate help in this 
regard. 

I might also inform the House that there is talk of further loans being 
negotiated with other countries like Western Germany and USA, and we 
would be very happy indeed if any part of it could be allotted for the develop-
ment of shipping also. Needless to say, more tonnage means a good deal 
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towards the furtherance of our general economy. As I said just now, there is 
no quicker foreign exchange-earner than shipping, and it is essential that 
we should arrest the enormous expenditure of foreign exchange on payment 
of freight for our imports and exports. In the circumstances I feel that we 
must try to get at least 20 to 24 ships within the next few years and, of 
course. several more before the end of the Second Plan period so as to reach 
the million ton mark. 

Interruption· 

The purchase have been very heavy during the last ten years. 

Interruption •• 

We are manufacturing them but there is only one shipyard and we 
are not able to cope up with the demand. Anyway. we want shIps immedi-
ately. otherwise we will have to continue to charter shIps of foreign compa-
nies and pay freight. I cannot vouchsafe for the accuracy of the figure. but 
perhaps we have paid about Rs. 169 crores as freight for the import of 
foodgrains alone during the last ten years. 

Sir. the House is also aware that our plans regarding the develop-
ment of major ports are also in the offing and we have to go ahead with 
them. Loans are to be negotiated from the World Bank for the Calcutta and 
Madras ports and the House mIght be aware that the Secretary of the Trans-
port Ministry would be going to the United States soon and along with him 
will go the Chairman and the Chief Engineer of the Madras Port Trust and 
Similarly the Chairman and the Chief Engineer of the Calcutta Port Trust. 
They will be making. I think. fmal negotiations there and therefore we are 
sending this team of officers to U.S.A so that everythIng is finalised as 
quickly as possible. All this discussion will take place in the month of 
March. 

I need not emphasise the fact that the development of ports has to 
accompany the expansion of shipping and increase in imports and exports. 
We are attending to this aspect also and, as the House is aware, the ports 
are included in our core of the Plan. I might also mention that Important 
concessions have also recently been given to the private shIpping companies 
to add to their present tonnage. We have recently decided to set up the 
Shipping Development Fund, which would be a non-laps able fund. Funds 
would be made available every year from the general revenues and after 

-Referring to Speaker's query as to for how long India would go on purchasing from 
outside. 

·-Replylng to Speaker's query as to why not manufacture the ships. 
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some time when the Fund has developed to some extent, we will not have to 
depend from year to year for allotment of funds from general revenues for 
the purchase of ships either new or second-hand. The idea of setting up 
this development fund is to have a non-Iapsable constant fund available so 
that we could go ahead with the problem of development of shipping. 

Then, recently we have reduced the rate of interest also. It was 4- % 
for coastal shiping and we have now reduced it to 3 %. The Shipping Devel-
opment Fund, the lower rate of interest, the Co-ordination Committee for 
regulating the shipments of Government cargo are steps which have been 
greatly welcomed by the shipping companies. 

Another very important question of higher rebate is also under active 
consideration and the final decision is expected to be announced soon. I 
have no doubt that if there is some improvement in the foreign exchange 
position, the private shipping companies would surely corne forward, with 
the concessions already given to them, to purchase new and secondhand 
shi ps as they are available. So, in the context of what I have said there is 
every hope that we would be able to develop our Indian shipping considera-
bly and the next 10 to 15 years should show a further marked progress in 
this sector of the economy. 

I need not stress that in this background the need for a consolidated 
and compact Merchant Shipping Act is qUite obvious. The Bill which I have 
introduced is a lengthy one. But this need not frighten us. It is mainly a 
consolidating measure and to some extent an amending Bill also. It consoli-
dates the provisions of the existing Indian Merchant Shipping Act, the Con-
trol of Shipping Act, the Merchant Shipping (Extension to Acceding States 
and Amendment) Act and also the Coasting Vessels Act and Indian Registra-
tion of Ships Act. It also embodies the provisions, with necessary amend-
ments, of the various parts of the British Merchant Shipping Act including 
Part I relating to registration. And I am glad to inform the House that it 
repeals all the British law applicable to India, as recommended by the Law 
Commission in its Fifth Report. 

In regard to revision, the Bill primarily gives extra-territorial force to 
its provisions in relation to its application to India ships and also brings up-
to-date the appOintment of variouS adIIlinistrative authorities reqUired for 
the administration of its provisions. Numerous amendments, which have 
been found by the experience of the adminsitration of the Indian Merchant 
Shipping Act over the last three decades to be necessary, have also b,een in-
corporated in the various chapters. The scope and contents of the BIll have 
been indicated in some detail in the Statement of Objects and Reasons and 
these matters need only be refcrred to in general terms. 

. .. :;:;:: . '.::::::: . 
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I shall now like briefly to deal with a few salient points of some 
chapters of this Bill. The Bill Is divided into 14 parts most of which are 
based on the corresponding parts of the Indian Merchant Shipping Act, 
1923, except Part XII relating to control of Indian ships and ships engaged 
in the coasting trade, which is based on the Control of Shipping Act. The 
parts, which are en~irely new, are Part III relating to Regtstration of Ships, 
Part VIII relating to Collisions, Accidents at Sea and Limitation of Liability of 
Shipowners and Part XIII relating to Sailing Vessels. 

Part lll-(Regtstration) replaces Part I of the British Act of 1894, which 
still applies in India and and all sea-going mechanically propelled ships w1ll 
henceforth be regtstered under our own Act. 

I might mention that some doubts have been expressed about certain 
provisions in this part of the Bill. At this stage I need only say that the Joint 
Committee would undoubtedly go Into this important question in detail and 
hear the different viewpoints before reaching any final conclusions. I have 
received some telegrams also in this regard and I would only say that they 
should not feel nervous in any way in so far as this particular matter is 
concerned. We are naturally guided by our Industrial Policy Resolution in 
this matter, but still this is a matter over which further thought is, from my 
point of view, absolutely necessary. We have to consider this matter care-
fully and I would request the Chairman of the Joint Committee to invite the 
Shipping interests for giving evidence before this Committee and they can 
certainly express their views on this matter. Therefore I hope that there will 
be no uneasiness about this matter will be carefully considered and the 
Joint Committee. 

In Part IV (Certificates of officers) prOvision is being made for slight 
modification of the manning scale and for the issue of certificates to officers 
of mechanised fishing vessels. A clause has also been included for the 
recognition of certificates issued in other countries on a reciprocal basiS. 

Part VIII-(Collisions, accidents at sea and limitation of liability of 
shipowners) is based on the provisions of the British Act on these subjects 
whieh are even now applicable to India. The limits of shipowner's liabilities 
are the same as those now prescribed by the British Act, the only change 
made is that equivalent figures have been mentioned in rupees in the Bill. 

Sir, this Bill deals with two important subjects in Chapters V and 
XIII. I shall take up the latter first, Chapter XIII, as it deals with Indian 
sailing vessels. This industry, the Indian sailing vessels industry is a large 
one involving some 1.300 or 1.400 craft and severallakhs of persons en-
gaged in the ancillary occupations. Sailing vessels in India not only carry on 
an extensive trade on the coast itself (on the West Coast alone the trade is of 
the order of one million tons per annum) but there are also several vessels 
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which cany on regular trade with foreign countries like Saudi Arabia, East 
Mrica, Persian Gulf countries, etc. 

The sailing vessels trade is at present practically not subject to any 
control and the vessels are not also subject to any inspection or supervision 
by governmental authorities. Over the years there have been numerous 
complaints of malpractices of different types including fraudulent jettison-
ing of vessels and there have also been several losses of craft due to the poor 
condition of the craft at the time of going to sea or due to overloading or 
1m proper loading. There has, therefore, been a demand from shipowners, 
underwriters and others concerned that Government should undertake some 
control of this industry with a view to making the sailing vessel a reliable 
and safe form of transport. The Sailing Vessels Committee which was ap-
pOinted by the Government of India in 1948, went into the subject very thor-
oughly and recommended various measures, including the undertaking of 
legislation to regulate the sailing vessels industry in its various aspects. 

In this Chapter provision has been made for a uniform system of 
registration. measurement of tonnage. annual inspection and issue of cer-
tificates of inspection. Only sailing vessels registered in India will be entitled 
to operate in the coasting trade and other vessels will not be allowed to 
operate on the coast without the written permission of the Director-General 
of Shipping. Separate regulations will be framed regarding the safety eqUip-
ment to be carried by sailing vessels and these will be on a much lower scale 
than those prescribcd for the mechanically propelled ships. Sailing vessels 
fitted with auxiliary machinery will. for the purpose of tcchnical regulations, 
be treated as sailing vessels and they will not be subject to the full rigour of 
the regulations applicable to mechanically propclled ships. Power has been 
taken to prescribe rules on various matters of detail. 

In part V (Seamen and Apprcntices) one of the main changes made is 
the abolition of the term 'Lascar or the native seamen' which was used to 
describe our seafarers. Another important change made is to provide for 
home trade ships of 200 tons gross or over to engage and discharge their 
crews before ShIppIng Masters. Provision has also been made for extra-
territorial application of provisions relating to relief and repatriation of sea-
men discharged or left behind or in distress outside India. Another very 
im portant change is the provision relating to the setting up of machinery for 
the settlement of industrial disputes between seamen and their employers. It 
is also proposed to levy a fee on the shipowners to provide ameaities and 
welfare measures for seamen. 

As hone Members may be aware, Government have recently taken 
certain steps to improve the conditions of travel on deck passenger ships. 
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These measures have been taken mostly in exercise of executive powers. It is 
now proposed to take legislative power in regard to the implementation of 
those measures. Another provision pertains to the levy of a small passenger 
welfare cess for providing welfare measures for unberthed passengers in 
ports. The House is very well aware of the fact that the conditions prevailing 
today are extremely unsatisfactory, both on the minor ports and intermedi-
ate ports and the conditions inside the ships are also far from satisfactory. 
The steps we have taken to improve the berthing conditions of the ships 
have been largely welcomed by the deck passengers and I hope that this 
cess which we propose to levy will help in providing better welfare measures 
for the unberthed passengers in ports. There have been serious complaints 
from time to time of malpractices in connection with the booking of passen-
gers on unberthed passengers ships. Power is, therefore, proposed to be 
taken to license and control the brokers handling unberthed passengers. 

As I have already stated, Part XIII of the Bill relating to the Control of 
Indian ships is a new Part and is in replacement of the existing Control of 
Indian Shipping Act, which will be repealed. The principal change made in 
this part is that power would be available to reduce the existing limit of 150 
tons gross of vessels which are subject to control of Government. Another 
Significant change made is that ships chartered by Indian nationals or 
companies will hcnceforth be subject to licensing control by Government. 
The existing definition of the coasting trade of India in the Control of Ship-
ping Act is trade from any port or place in India to any othcr port or place on 
the continent of India and the intention is to continue the same definiton for 
the present. 

I do not wish to take the time of the House by going into greater 
details over the various other prOvisions which have been made in the Bill. 
But I might say that this Bill does not deal with promotional matters as its 
scope is limited only to regulation and control. The provisions of the Bill are 
substantially based on the pattern of the laws of other maritime countries 
and many of the matters are regulated by the provisions of international 
conventions. In view of the size of the Bill and the rather technical nature of 
its contents it is felt it would be convenient to refer it for detailed examina-
tion to a Joint Comittee of both the Houses. It will be for the Joint Commit-
tee to consult the interests concerned before making its recommendations to 
Parliament. 

Before I conclude I might mention that the payment of freight on 
im ports and exports is of the order of Rs. 150 to 160 crores per annum. The 
rate of interests, as said before, which was formerly 4 • per cent. has been 
reduced to 3 per cent. The rate of interest for the overseas shipping was 2 • 
pcr cent before and for the coastal shipping it was 4 • per cent. There was a 
big difference between the two and there was a perSistent demand from the 
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coastal shipping companies that their rate of interest should also be re-
duced. So, we have raised the rate of interest of the overseas shipping 
companies by about half per cent from 2 • per cent, to 3 per cent. and the 
same rate has been provided for the coastal ships also. This concession, I 
am sure, would render great help to the shipping companies for the develop-
ment of shipping. 

Interruption-

That is my ambition. The target is nine lakh tons no doubt but our 
ambition is that we should exceed that target. The main hurdle, as I said, is 
the dIfficultry of the foreIgn exchange. There is no other special difficulty at 
the present moment. The circumstances are rather very favourable for the 
purchase of new or second-hand ships. I, therefore, do not feel, as the 
Member feels, that it would almost be impossible to reach that target. 

Interruption--

May I say a word? I would merely like to say that it would be rather 
unfair to level that criticism against the delegation or the commission which 
came here from U. K. It is not always very easy to fix up the site, because it 
involves many technical matters to be gone into and very carefully studied. 
The hone Member is aware of the fact that even fIxing up a site for bridges 
takes a pretty long time. So many things have to be studied before a deci-
sion could be taken. When the U. K. Mission visited various places, they 
came and met me, and they said they would be able to submit their report 
by the end of March which. I hope they will do. So. they are not taking a 
long time, and the hone Member should have no suspicion on that account. 

*Referrlng to a Member's query as to what would be the target by the end of Second Plan 

Period. 
**Referring to a Member'S query regarding the criticism against the delegation which 

o 
came from U. K. 
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COMMUNICATION AND TRANSPORT: 
LINKING PEOPLE ACROSS 

THE COUNTRY· 

The Communications and Transport MinisOy have got three major 
departments, and a few subsidiary ones which are also very important, and 
it is, therefore, that we do require more time for dealing with the various 
departments of this Ministry. 

My colleagues, Shri Humayun Kabir and SM Raj Bahadur, have 
dealt with the achievements and progress of the departments with which 
they are directly concerned, and I WOUld, therefore, not take the time of the 
House in going over those matters again, but I shall confine myself to 
certain general issues of the various departments. 

I would like to take up the Posts and Telegraphs Department first. 1 
must say that this Department requires a very careful handling. Some time 
back, I had held a conference of the Postmasters-General and the General 
Managers of the telephone systems; and in that conference, I thrashed out 
several important issues. I would like to say that there are three important 
things which should be done or which have to be done in case we want to 
improve the efficiency of the Posts and Telegraphs Department. 

The fIrst is a reorganisation of the P. & T. Directorate at the top level; 
the second is making adequate arrangements for the training of the staff, 
whether new recruits or those who are already in service; and the third thing 
which is equally important is a fresh approach in the Directorate towards 
the workers of the Department; and the workers also have to create a better 
and changed atmosphere in their work and in so for as their relations with 

*Replying to the discussions on Demands for Crafts for 1958-59 pertaining to the Minis-
try of Transport and Communications. L.S. Deb .• 28 March 1958. cc 7240-7275. 
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the officers are concerned. 

I shall deal fIrstly with the reorganisation at the top. It has to be fully 
realised that posts and telegraphs and telephones are expanding on a very 
big scale. Post offices, have increased on a colossal scale, and so have the 
telegraph offices. I do not want to give much of the figures, but I hope Shri-
mati Parvathi Krishnan will not mind if I merely give the total number of 
post offices up to 30th November, 1957. The total number is about 60,000 
and the number of telegraph offices is over 10,000. The estimated figure of 
the postal articles that have to be handled by the Postal Department in a. 
year goes up to 3,262 million. The number of telegrams goes up to 34.5 
million annually. In these circumstances, when certain complaints are made 
about the late delivery of a letter or a money order or a telegram - well, I do 
not want to defend it; I say they are perfectly justified in making the 
complaint, but the work and the scope also have to be seen in their correct 
perspective. If out of 32 crores of letters and money orders, say, one per 
cent of it gets sometimes delayed, or a few of them are not able to reach the 
proper addressee, it should not mean that the whole Department is func-
tioning in an inefficient manner. 

Interruption* 

I thank the hon. Member for that. But, anyhow, if one telegram 
reaches late, there is a general accusation of inefficiency. I was told by one 
of my colleagues the other day that one of the staff in the U.S.A. who 
delivered telcgrams was asked to explain why certain tclegrams had not 
been delivered to the addressees, because many complaints were being re-
ceived. Ultimately, a search was made and it was found that there were 
seventysix telegrams in his pocket, which had never been delivered to those 
for whom they were meant. Well, I do not want to defend our position here, 
but I merely want to say that this is the case in regard to a country which is 
considered to be one of the most efficient countries and which has got 
enormous resources at its disposal. However, I would not like to deal with 
that particular matter at length. But I only want to say that the Posts and 
Telegraphs Department has to deal with a colossal traffic, and sometimes 
when the staff do not discharge their duty properly, it is bound to result in 
inefficiency. 

What I want to lay stress on at the present moment is that the 
reorganisation, about which I have mentioned before, of the Posts and Tele-
graphs Department has become absolutely essential. The organisation 
at the present moment functions more or less like other secretariat 

·Referring to a Member's comment that nobody says that the whole Department Is Ineffi-
cient. 
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departments, I mean to say, the administrative departments; and the result 
is that there is constant delay in taking decisions, and there are difficulties 
always coming in the way from the various Mliustrtes, because the rules and 
regulations are there with which they are concerned. 

An hone Member opposite rightly suggested that the Posts and Tele-
graphs Department should be organised on the pattern of the Railway 
Board. This is not a new suggestion. In fact, I had made the same sugges-
tion at the conference of the Postmasters-General, and I am clearly of the 
opinion that the Posts and Telegraphs Department should not be hedged 
with such rules and such stringent financial controls that it is not able to 
move forward or not able to take any initiative. 

The Posts and Telegraphs Department is expected to run on commer-
cial lines, and of course while looking after the needs of its clientele fully 
well it has also to see that it does not incur a. loss or does not run at a loss. 
If it is so desired that the Posts and Telegraphs Department should run on 
commercial lines and should be a profitable concern, it is absolutely essen-
tial that more freedom and more autonomy should be given to that Depart-
ment. 

The House is very well aware that besides the post offices, there is 
the telegraph section and there is also the telephone section. And these are 
highly technical departments, and they have to progress in the background 
of the changing conditions in the world at the present moment. It is very 
difficult for a purely administrative machinery to function in a quick manner 
in a Department like this, and it is, therefore, essential that some kind of 
Board should be set up at the Directorate level; it may be, or it will have to 
be, more or less on, the Railway Board pattern. The biggest advantages of 
the Railway Board pattern are two; the frrst is that the heads of the various 
departments get an opportunity to discuss matters across the table, whereas 
in other administrative departments the files go round and move about 
from one department to another, which usually takes a very long time, and 
decisions are sometimes held up for months and months. In the Railway 
Board, the Member for Transportation, the Member for Clvil Engineering, 
the Member for Mechanical Engineering and the Member for Finance all sit 
down and discuss all the important issues and take decisions then and 
there. If there is any specific difficulty or if there is any problem on which 
they do not agree, the matter is refererred to the Minister and the Minister 
takes the final decision. I do want that something on those lines should be 
done so far as the P. & T. Department is concerned. 

I have said about the first point that it Is a big advantage. But the 
bigger advantage is that the finance is independent. The Railway Board has 
got independent fmance. The Financial Commissioner is an officer of the 
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Finance Ministery, but it is an officer of a very high rank, of the Secretaty's 
rank almost, and he can discuss matters in the Board and take decisions 
then and there. In case there is any big financial matter involved or any 
major change, the Financial Commissioner has the right to go to the Fi-
nance Minister and take his advice. So, there is no difficulty and there is no 
contradiction. All the departments can function in a co-ordinated and corre-
lated manner even when there is an autonomous Board and a Financial 
Commissioner who is authorised to take decisions in an independent man-
ner. 

Having said that about organisation, I might merely mention that I 
am glad to say that our personnel are coming up very nicely. I am gratified 
to say that when I met our engineers who are working in the department, I 
could see that they were coming up very well. Some of our young officers 
who are engaged in research work are also doing very useful work and I 
have no doubt that they will get all the encouragement from the department 
and the Ministry. 

Of course, we will have to train new people. But still I am not at all 
disappointed with the personnel that we have at the present moment and I 
have great faith in them. The personnel being there, the next 1m portant 
thing is the reorganisation of the department. A new faith would be created 
among the officers of the P. & T. Directorate. I am sorry that faith is lacking 
at the present moment. Unless a new faith is created. they will not be able to 
go ahead or do real service to the department with which they are con-
cerned. 

I shall say a few words about the decline in the revenues of the P. & 
T. Department. Mr. A. C. Guha referred to this matter in his speech. No 
doubt there has been a decline in traffic both in respect of postal articles 
and telegrams. although the House might have seen that the revenue from 
telegrams has shown an increase. though the traffic has gone down. There 
has been enhancement in rates no doubt. But the fact remains that certain 
rates applicable in India are among the lowest in the world and the quan-
tum of certain concessions is maximum. I shall give an example regarding 
registered newspapers. There are no concessio!1s for registered newspapers 
as compared with book packets or printed papers at all given in U. K. 
Canada, and New Zealand. Generally 2.5 per cent Is given in the U.S.A., 
16.6 per cent in Australia and 25 per cent in Cylon; but the quantum of 
concession for the initial slab In our country is 75 per cent. 

I would not like to deal with it at length, but the causes of downward 
trend have to be carefully examined and necessary steps taken to stop It. I 
might say that there is some diversion of traffic on account of the enhance-
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ment in rates from the remunerative to unremunerative articles and I would 
therefore consider it necessary that the department should give thought to 
some sort of rationalisation and readjustment in rates. We can also find 
further sources of new revenue which could be explored. Although It looks a 
small matter, I came to know that in some of the European countries, ade-
quate money is realised by display of advertisements on telephone and 
telegraph posts. I have no doubt that in a vast country like ours. especially 
in the urban areas, we can derive a good deal of money if we permit or if we 
so arrange that our telegraph and telephone posts are utilised for the dis-
play of advertisements. 

The second matter is regarding training. I mentioned in the begtnning 
that it is important to arrange for the training of our starr. We should have 
at least one training centre in each circle and refresher courses arranged on 
a much better scale at the lower level. The training of personnel and the 
refresher courses are the primary and basic need of the department on 
which prompt action has to be taken quickly. I am glad that certain new 
training centres have already started in some circles. A full residential school 
is there at present at Saharanpur. A new residential school is going to be 
opened in Madras State. Almost the negotiations with the State Government 
authorities are complete and I hope it will be possible to start thIs school 
very soon. 

For the training of engtneering personnel in the department, two pro-
cedures are now being adopted. In respect of certain categories of staff 
whose training docs not Involve complicated equipment or the need for 
providing highly trained inspectors, the training Is given within the circles in 
which they are recruited. These include telegraph linemen, telephone line-
men, telephone operators and telegraph operators. For other categorIes of 
engineering personncl, there 15 the P. & T. Training Centre at Jabalpur, the 
Regional Training Centres at Madras and Ambala and the Senior Electrical 
Engineer"s Office at Calcutta. It has to be expanded further and especially 
the numbe of candidates who are taken in various institutions has to be 
raised. For example, in Jabalpur at present the total number of candidates 
taken is 450. An attempt is being made to increase it effectively. 

The third point Is regarding the fresh approach. As I said before. a 
fresh approach amongst the officers and the staff and a new relationship 
between the Directorate and the Union is neccssaty. I have said that we 
have to depend for many matter on other Ministries. Fortunately. my col-
league Shri K.G. Reddy, in-charge of the W.H.S. Ministty is here and I hope 
he will not mind if I say a few words on a matter-concerning his ministry. 
One of the serious complaints of the employees of the P & T Department is 
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lack of bUildings, lack of quarters and lack of offices. Shrimati Parvathi 
Krishnan was just now saying that the building of the post office in Cotmba-
tore is in a dilapidated condition or is wholly congested. 

Interruption-

Banaras has got a vety good building. I have seen it myself. 

Anyhow, I am told by Dr. Subbarayan that the building of the tele-
graph office in COimbatore is a vety imposing one. I have not seen it. 

Interruption·· 

I was listening. The building for the poor office may not be vety good. 
But I must take credit for something whlch is very good also. 

Interruption*** 

I have not seen that building myself. But just now Dr. Subbarayan 
told me that recently a very imposing has been built for the telegraph office. 
I hope a building for the post office will also be built very soon. (Interruption) 

I must say that I have received very good co-operation from the W. 
H. & S. Ministry since I took over and I would like to pay a compl1ment to 
my friend and colleague Shri K. C. Reddy. But this cheering should not 
mean that I have not had to face difficulties. I feel somewhat hesitant or, I 
might say, even ashamed that once before in this House I said that it would 
be possible for the P . & T. Department to spend all the money that has been 
allotted to them for construction of quarters and other buildings. I regret 
that it has not been possible to do so. We have not been able to spend the 
whole money with the result that a large number of staff is put to great 
inconvenience without any proper accommodation, rather lack of accommo-
dation. 

It is, therefore, essential that at least for a short time it should be 
considered whether some other arrangement could be made. I do not want 
thay any new arrangement should be made permanently. The W. H. & S. 
Ministry is naturally in charge of building, quarters and offices for various 
Ministries throughout the country. But the P & T Department Is placed in a 

-Shri Raghunath Singh: So also in Banaras. 

--Reacting to a Member's (Shrimati Parvathi Krishnan) comment that what she was 
referring to was the head post office and not to the telegraph office. 

---Replying to a question from a Member (Shrimatl Parvathl Krishnan) as to when the 
building is likely to be constructed? 
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peculiar position; firstly. their programme is heavy and. secondly. they are 
spread out throughout the country. in the far off comers in the vtllages, in 
almost every nook and comer of the country. It is not possible for an 
overseer or exec1utive engineer. who Is in charge of looking after the build-
ings of the P & T department, civil aviation and other departments to look 
after the construction of these new buUdings fully and properly. Then, even 
when the buildings have been constructed, another difficulty arises. They 
are not properly maintained. They cannot be looked after properly unless a 
definite staff has been provided. earmarked for the construction work, as 
well as for looking after the maintenance of the P & T buildings. 

I was, therefore. suggesting whether it could be possIble that a unit 
for the P & T is formed in each circle; or. if separate zones or new zones are 
made by the W H & S. I shall have no objection. But something on these 
lines has to be thought out. and a separate unit should be formed, at least 
for the next three years. Our plan for construction is worth Rs. 16 crores: a 
fairly heavy sum and heavy work too. Unless some engineers, overseers and 
others are set apart for that work. it would not be possible to spend the 
whole money, and it pains me the most because, having got the money, we 
are not able to provide adequate quarters for the staff and they are left in 
the lurch with the result that they have to face all sorts of difficulties. I 
would therefore. in all humility appeal to my colleague. because he happens 
to be here. that this matter deserves very careful consideration, so that we 
are able to go ahead with our construction work. 

Interruption-

State Governments also. In one or two cases recently I requested the 
W H & S Minister to permit the State PWD to construct our buildings as the 
former's engineers were very busy and he gave me permission. But in every 
case we have to take special permission. So. if the W H & S Minister thinks 
that his staff Is not able to do all the work. they can entrust it to the State 
PWD or any other private agency. For example, Tata has stated that they are 
prepared to build our P & T quarters in Jamshedpur at the same rates at 
which Government pay; perhaps a little less. To that also. the W H & S 
Minister agreed. 

Then there is the question of relations between the staff and the 
officers. As the time Is passing very quickly, I shall leave that out. But I 
would refer to one or two important matters. 

I will now come to the formation of the Standing Committee and the 
National Welfare Board. I was really surprised that one of the han. Members 
of this House said that this Standing Committee has not been fanned. It is 

*Mr. Speaker: What about the help from the State Governments? 
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true that it has not started its work. But we have had full discussions with 
the Federation and they have fully agreed without proposals. It has been de-
cided that the Director General would be the Chairman of the Standing 
Committee and there w1ll be five members from the Federation and five 
members of the Directorate. I would like to make it clear that this Standing 
Committee is not being formed for discussing the demands, but for following 
up the decisions which have been or are being taken during discussions 
with the Federation, either by the Director-General or by the Minister who 
deal with it. 

Interruption· 
Yes, about the Whiltley Council we have got very good names. But 

let us work in our own conditions. Let us forge our own way. It is not 
necessary to copy everything. I am not opposed to the Whitley Council. It is 
a very good organisation. But we have our own difficulties and, in the 
present context, I personally feel that we can think of ways and means for 
resolving our problems in our own way. I have met workers. I know their 
difficulties and I know how to deal with them. Therefore, I do not consider it 
necessary to copy anything which comes from any other country. But this 
Standing Committee is there for the time being. Well, if the Government 
decides that Whitley Council should be appOinted in all the Ministeries, the 
P & T will follow it. But, for the time being .... 

I have no doubt that this Standing Committee would be very helpful 
and whatever decisions are taken ... 

Interruption·· 
At the present moment, we are setting it up at the Centre. But that 

proposal is not ruled out. Let us make this experiment here and, if it suc-
ceeds, it can be taken up at the circle level also. 

Interruption··· 

As regards the National Welfare Board, I need not say much. This 
Board is presided over by Shri Raj Bahadur. Our activities in connection 
with playgroundS, recreation clubs, etc., have been lagging behind as com-
pared to other Ministries. It is hoped that with the setting up of the National 
Welfare Board we would be able to do a little more, or perhaps much more 
than what has been done so far in this regard . 

• Referrlng to an observation made by a Member (Shrl S. M. Banerjee) that he knew 
about the Standing Committee and its functions. What he was referring to was about the 
Whitley Council . 
•• Replylng to a query from a Member (Shrlmati Parvathl Krishnan) whether the Standing 
Committees wlll only be at the Centre or whether Government would propose later on to 
have It at all levels in other areas also . 
••• Replytng to a Member's (Shrl S. M. Banerjee) query whether the National Welfare 
Board would Include representatIves of the federation. 
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The Federation as such may not be represented on it. A request has 
been made that representative of the Federation should be taken. Our idea 
is to take those workers who are really interested in games, sports and other 
forms of recreational activities. I know of a number of members of the 
Federation and unions who are not at all interested in any kind of 
recreational activity. I do not want to make the National Welfare Board a 
purely trade union or a political body. It is meant for providing arrange-
ments .for cultural activities, games, sports, etc., and giving both mental and 
physical relief to the workers. It is therefore, better that it is kept out of all 
kinds of trade union politics. 

Interruption-

The Federation was asked to give a panel of names and out of this 
panel artists and others would be considered for this Board. 

We have tried to introduce new methods on the telegraph and tele-
phone side. A Telex system has been introduced. This system is functioning 
between Bombay and Ahmedabad. The number ofV. F. T. channels allotted 
to Telex was increased during 1957. Proposals have been drawn up for 
expansion of the two existing Telex exchanges at Bombay and Ahmedabad 
by 80 lines each and also opening new Telex exchanges at Calcutta, Delhi 
and Madras. The implementation of the proposal during the Second Plan Is, 
however, subject to the availability of foreign exchange quota. 

The work in the trunk cable scheme connecting New DelhI, Calcutta 
and other principal cities en route is also expected to commence shortly. A 
new scheme for laying trunk cables between Bombay and Calcutta, linking 
also Kanpur, Lucknow and Patna, has also been sanctioned to provide a 
large number of trunk circuits among the cities on the route. The trunk 
cable will be capable of providing 960 channels on the route. When this 
cable is commissioned into service the 12-channel and 3-channel system 
working on these routes will be utilised for providing relief to other routes in 
India. 

The systems of a "single tIcketing (and "operator dialing" for putting 
through trunk calls is also being introduced. Efforts are beIng made to pro-
gressively eliminate delays caused by handling of a call by more than one 
operator, by the gradual introduction of "single statton ticketing" procedure 
by which only the originating station operator has full control over a call. 
The other operator at the other end has simply to join the called subscriber 
required. 

·Replytng to a Mem her's (Shri Hem Barua) query whether the Federation was consulted 
as far as the artists and others are concerned. 
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A beginning. has already been made with the procedure of '"operator 
dialing" on direct trunk circuits. Under the procedure an operator at New 
Delhi can, by dialing over the telephone, get access straight to a called 
subscriber in Bombay and put through a call, that is, it will not be neces-
sary for the operator at Delhi to call the operator at the other exchange in 
Bombay. The operator can put through the call direct to the subsriber. This 
procedure will result in expediting the dIsposal of all the trunk calls on the 
route concerned. It is--expected that by the end of the Second Five Year Plan 
period, the delays on trunk calls on all routes would have been brought 
down considerably. 

In fact, as Mr. Pattabhi Raman pointed out, the operator may some-
times be negligent, or may not attend to the ring in good time. But generally 
the delays in the call materialising is due to the congestion of the line and 
hence it takes a long time for a partIcular call to materialise. But when these 
steps are taken and when the number of channels are increased, it will take 
very little time for the call to materialise. I have tried this operator dialing 
system and I have found that it was possible for me to get a call in a few 
minutes' time-four to five minutes. I hope these developments will facilitate 
matters and there will not be much delay. 

I would like to say that single ticketing has been introduced on 
eIghteen routes from Delhi on all routes from Nagpur and seven routes from 
Calcutta. Operator dialing has been introduced on seven routes, namely: 
New Delhi-Calcutta; New Delhi-Bombay; New Delhi-Lucknow; New Delhi-
Kanpur; Bombay-Calcutta; Bombay-Poona: and Kanpur-Luclmow. 

I had said last year that scooters would be introduced in Delhi for the 
delivery of telegrams. I am sorry that the experiment has only been very 
recently started and I was glad to see some of our telegraph men moving 
about in scooters and doing their work perfectly well. There is another 
proposal and the House might be interested to hear it, that we want to have 
mobile post offices on horse-back and camel-back. I was especially reminded 
of it because my colleague Shri Raj Bahadur comes from Rajasthan. 

Interruption· 
If the hon. Member will visit one of the isolated villages of Rajasthan, 

he will lmow how long it will take to modernise it, but it is necessary that 
they should get at least the postal articles, letters, money orders etc. If this 
experiment, which we are considering over, succeeds, I hope it will be pos-
sible to carry our dak to the farthest villages in Rajasthan and other areas.·· 

.Referrlng to a Member's (Shrl Hem Barua) remarks "going back to the good old days." 

•• Referring to a Member's (Shri B. Das Gupta) suggestion that in rural areas there 
should be mobile post offices In bullock-carts also. 
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It will be conceded that horses and camels wlll move faster than 
bullock-carts. 

We have got three workshops in the P. and T. Department, one at 
Jubalpur, the other at Bombay and the third at calcutta. I shall not deal 
with them at great length, but they have to be expanded so that we may 
become self-supporting in the matter of our telephone and telegraphic equip-
ments. Much has to be done to develop, expand and reorganise the work-
shops, I shall not take the time of the House by going into details but one 
thing I would like to mention, that with great difficulty the principle of 
introducing the incentive scheme in these workshops has been accepted and 
agreed to and I hope it would produce good results. 

The second important factory of the P. and T. is the Indian Telephone 
Industry at Bangalore. It is developing very well indeed. The original targets 
of telephones was 65,000; during 1958-59 the revised targets have been 
fIxed at 85,000 the target of exchange lines has been increased from 43,000 
to 54,000; similarly that of the single channel and three channel systems 
has been increased from 160 channels to 240 channels. The sales for 1958-
59 are estimated at Rs. 400 lakhs as against the budgeted sales of Rs. 300 
lakhs for 1957-58. This means an increase of about 33 per cent. the corre-
sponding increase in production being about 42 per cent. 

If you will pennit me I shall merely read out a few appreciative 
comments which appeared in one of the Delhi papers. 

"Nowhere else perhaps has the concept of publlc ownership and man-
agement worked out so successfully in India as in the case of Indian Tele-
phones. The Managing Director of another Government of India concern 
described it to me as the jewel of the public sector." 

After visiting eight of the biggest such projects I am inclined to agree 
with him. 

"Profit-yielding, uItra-modern, self-confident and managerially aggres-
sive, and singularly solicitous of staff welfare, the factory produced 1,500 
telephones within 22 months of its technical collaboration. This was by 
March 1950. The first telephones were assembled from imported compo-
nents and much of the work was done in improvised quarters." 

interruption-

Most of them. over 80 per cent. 

Recently, there was some criticism about the small savings sch-
eme. So far the collection has been less-it has gone down during the last 

-Mr. Speaker: Are all the parts manufactured here? 
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two years. I would like to infonn the House that a Small Savings Board has 
been appointed which, besides the Director General of Posts and Telegraphs, 
will have on it two nominees of the Ministry of Finance, a representative of 
the Reserve Bank of India, Bombay, and the Accountant General, Posts and 
Telegraphs. It has been constituted with a view to improving the service and 
the facilities at present available at the post office savings bank and evolving 
a new scheme for bringing the post office savings bank in line with commer-
cial banks. The Board has been vested with the power of simplifying the 
existing rules and the procedure and also of adopting measures to improve 
the organisation and administrative efficiency of the Posts and Telegraphs 
Department. I hope that the stringent rules which previously existed in 
connection with our savings bank will be relaxed and our savings drive will 
make a definite progress. 

I would also like to mention that during this year, we have taken 
great interest in bringing our commemoration stamps on different occasions. 
Hon. Members might have seen the Rani Lakshmibai of Jhansi stamp to 
mark the centenary of the first struggle for independence; they mIght have 
also seen the Red Cross stamp, then a series of three stamps on the occa-
sion of Children"s Day, again a series of three stamps to mark the centenary 
of the Universities of Bombay, Calcutta and Madras. We are going to print 
two stamps in honour of Dr. D. K. Karve and the late Sir Jagdish Chandra 
Bose. Generally, these stamps are not printed for those who are alive, but 
we have made a special exception in the case of Dr. D. K. Karve, because he 
is about to complete 100 years in, I think, the next few days and because of 
the special service he has rendered to the cause of women"s education. 

The stamps issued on Children's Day have been greatly appreCiated. 
Our idea is to print new starn ps next year on the flora and fauna of thIs 
country and in honour of scientists of international repute as also of rag 
and raginis. Our desire is to sell them on a big scale in foreign countries and 
thus earn foreign exchange also. Recently, on Children's Day, 14th Novem-
ber, we held a children's stamp exhibition, which was opened by the Prime 
Minister. No less than 30,000 visitors, boys and girls, attended it and they 
fully enjoyed it. 

I shall now say a few words about shipping. 

Interruption· 

He has said )res', but I must say that I \\Tas somewhat dIsappointed 
with the speech of my han. friend, Shri Raghunath Singh. He wants to 
become as fat as our friend, Seth Achal Singh or as stout as Shr! Easwara 

·Mr Raghunath Singh : Yes. 
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Iyer on the other side in one day. Even if he is fed on butter and milk and 
perhaps eggs. also. if he takes them. it will not be possible for him to become 
as stout as Seth Achal Singh or Shrt Easwara Iyer. in one day, even in one 
month. may be even in one year. He wants all the ports to become as good 
as major ports like Hamburg or Liverpool of other countries. It is something 
amazing. I was expecting from him a reaonable speech. because he Is inter-
ested in this subject. He has been studying it and he has discussed it a 
number of times here. But I am surprised that a speech of that kind should 
have been made. 

Anyhow. I shall merely say that I am very particular that we should 
add 3 lakh tons to our tonnage during the Second Five Year Plan. In fact, I 
had said 1 million tons. but some doubts have been expressed. that even 
these 3 lakh tons would not be realised in the current Plan period. I shall 
consider it a dismal fail ure on our part if we are not able to add 3 lakh tons 
to our present shipping capacity. 

The many important steps taken towards expansion of tonnage have 
already been recounted by Shrl Raj Bahadur yesterday. I shall mention a 
few other steps that have been taken. 

Out of the Yen loan which has been negotiated recently with the 
Government of Japan. 3 billion Yen are provided for the public sector. and it 
is hoped that another 3 billion Yen will be made available for the private 
sector. As far as the public sector is concerned. the intention is to purchase 
2 tankers, a cargo vessel and some small inter·island cract for the Home 
Ministry. If allocation of 3 billion Yen, which is equivalent to Rs. 4 crores, is 
approved for the private sector, they would be placing orders for dry cargo 
vessels. 

During the deputation of the Director General of Shipping to Japan, 
it was found possible by him to hold discussions for obtaining tonnage from 
Japan outside the Yen credit on the usual deferred payment terms that are 
available there. These discussions have yielded results as follows : (1) The 
Government of Japan have agreed to relax their normal deferred payment 
terms from 40 per cent initial payment and 60 per cent deferred over five 
years to 30 per cent initial payment and 70 per cent deferred over 6 years; 
(2) In order to arrange payment of initial 30 per cent of the price of the 
vessel in foreign exchange. it was possible for the DG Shipping to negotiate 
with one of the trading companies to obtain a dollar loan to the extent of 1.5 
million, which could be used for initial payment and the balance 70 per cent 
of the price would be earned by the vessel in foreign exchange on account of 
freight. This facility will be made available entirely to the private sector. A 
couple of ocean-going vessels could be obtained under this arrangement. 

Again, another company of Japan has made an offer of a barter deal 
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for supply of a vessel by the Nippon Kokan Kaisha Yard. The initial payment 
of 30 per cent will be made by export of manganese are in addition to the 
quota imported by Japan, and the balance of the price will be paid from 
freight earnings. We may be able to get a couple of vessels on that account if 
the barter deal is acceptable to the concerned Ministries. If all this finally 
succeeds, it would be possible for us to get at least 10 more new ships. 

Of course, we have to purchase ships from abroad, but it is essential 
that we should have our own shipyards for the additional capacity for mak-
ing ships in this country. I know that the House is also very keen that 
another shipyard should be set up in this country as quickly as possible. I 
shall say a word about the present shipyard. Some doubts have arisen in 
the minds of Members and perhaps people outside also, because of the 
construction of Andamans. The House is aware that I did not wait for a 
single moment. I set up an Inquiry Committee to go into the matter. The 
Committee has submitted its report and the House will be taken into confi-
dence as quickly as possible. I cannot say exactly, but it seems generally 
that the responsibility has been fIXed on the French consultants, A.C.L. But 
I must say that it would not be fair to unreservedly indulge in criticism and 
denunciation of that firm. They have worked with us for five years and we 
have benefited from them. But they will soon be going away, in about 3--
months, giving place to new consultants. 

We are trying to make our country self-sufficient in many matters. 
The second shipyard normally may be provided perhaps in the Third Plan 
period. I want that we should get assistance from any quarter and if we get 
the assistance, I would very much like that the new shipyard should be set 
up within the Second Plan period itself, or at least we should start work as 
soon as we can. 

Interruption* 

They have not submitted their report. They have said that they would 
submit it by the end of this month. But I am told they might take another 
month to submit their report. I hope and I do feel that as soon their report 
is received, we will be able to go ahead. I would rather have foreign partici-
pation or foreign help or, as I said, even help from the private sector pro-
vided, of course, we have majority control over the establishment, if we can 
sct up a new shipyard quickly. I might add that there is a possibility of 
foreign participation in this project and there has been a discussion with 
one country which is agreeable to this particular proposal. The matter will 
naturally have to be pursued further and its pros and cons fully examined. I 
am sure the House will agree with this view fully . 

• Replying to a Member'S (Shri KhimjI) query as to whether the Expert Committee has 
submitted its report. 
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I might also inform the House that we have recently decided to get 5 
technical ship-building experts from Germany because our A.C.L. consult-
ants would be going away. So, we have decided to get three technical shIp-
building experts from Germany. It has been decided to have these experts 
from the Lubecker shipyard and Mr. Thiessen-that is the name of the ex-
pert-would be coming soon. He is expected to arrive early in April. We are 
taking good care to see that the new consultants inspire confidence. 

Enquiries made by our Ambassador in Germany have revealed that 
Mr. Thiessen joined the Lubecker Flenderworks in April 1953, after serving 
previously in three other well known shipyards. At present he holds the 
position of Principal DeSigner of ships at Lubecker Flenderworks in which 
capacity he has designed practically all types of ships turned out at Lubecker 
Flenderworks and has had much to do with the construction of ships of 
Scindia. As we are also going to build Lubecker type ships, it would be very 
profitable for us to have a man of that experience. He is in that shipyard 
now and he is held in very high esteem. Our Ambassador says that informed 
persons and competent sources consider Thiessen as a person of outstand-
ing capacity. 

Sir, closely associated with this is need for prOviding adequate facili-
ties for ship repairs. And, the House is aware that we have set up a commit-
tee which is going to start its work soon. I may also add that the Mazagon 
docks and the Garden Reach workshops have offered to manufacture much 
of the equipment which is being imported at present for ship repairs. Other 
engineering firms in this country may also be able to help us in this regard. I 
have, therefore, decided that the Ship Repair Committee be asked also to 
examine the possibility of saving foreign exchange eqUipment required for 
shipbuilding at the Hindustan Shipyard by considering themanufacture of 
this equipment in the existing marine workshops of India. 

Regarding ports, I have merely to say that the recent visit of the 
Transport Secretary to U.S.A. has given us good results and the World Bank 
has agreed to give a loan of approximately $ 14 million to cover the require-
ments of the port of Madras. Negotiations for obtaining a loan for the devel-
opment of the Calcutta Port are still continuing; and I am sure there will be 
no difficulty and the amount asked for may be given by the World Bank. 

I may say a few words on Geonkhali because my friend Shri Samanta 
was very particular that we should express our opinion in that regard. 
Firstly. as advised by the team of experts, there should be a deep sea port 
auxiliary to Calcutta. Technical examination of this problem is in progress 
and we have made an application to the U. N. Technical Administration to 
provide two internationally known port experts in connection with this work. 
The preliminary advice of the Consulting Engtneer and the French Harbour 
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Expert indicates that the technical difficulties are not insuperable. 

Opinions have been given by experts and they are unanimous that 
Geonkhall cannot serve ships of more than 26 ft. draft because of the Balarl 
Bar below Goenkhal1. What Is required Is a port with a deeper draft. It 
should be possible to locate some other place on the west bank of the 
Hooghly at a point farther south of Geonkhal1. The channel to the new site 
can take ships up to 30 ft. draft. Here also a new railway link has to be 
provided at an estimated cost of Rs. 3 to Rs. 5 crores according to whether 
the link is to Kharagpur or to the nearest point only. 

Interruption· 

The han. Member should note that we have to depend on experts in 
this matter and they will naturally bear all these things in mind before 
locating a particular site. And, what is more important-I mean the most 
important thing-at the present moment for our country, is to have a deep 
draft port. And, if it could be located somewhere near Geonkhali, I think, the 
Han. Member should welcome it. I cannot vouchsafe for the estimate, but, it 
seems that the cost also is not going to be very high. I mean that if a deep 
sea port somewhere near Gconkhall or south of Geonkhall could be built in 
about Rs. 10 crores, I think it should be possible to take up the work within 
this plan period. 

Interruption·· 

The hone Member is not aware of the latest' position. One of the 
officers of the Calcutta Port had discussed this matter with me and he had 
this proposal in mind. But the latest proposal of rmding a new site in order 
to set up a new deep sea port with 30 ft draft site would be something new 
because we will now be getting very big ships in Calcutta. Therefore, Goenkhali 
is not going to serve the purpose as it would have only 26 ft. draft port. I 
have no doubt that the Calcutta Port authorities would welcome this pro-
posal much more and they are really in touch with us and we will do the 
needful. 

I am also glad to inform the House that the new incentive scheme 
which has been drafted by Shri JeeJhee Bhai is being accepted by the 
workers of the ports. The House is aware that in Bombay, the piece-rate 
scheme was introduced about a year back and it has produced good results . 

• Replytng to a Mem ber's (Shrl S. C. Samanta) query that beyond Goenkhall all the places 
are In the nodal cyclonic sector? 
•• Replytng to the same Member's (Shrl S. C. Samanta) query whether a proposal from 
the Calcutta port has come up out of the allotment made for the improvement of 
Calcutta port, Rc;. 2 crores may be taken and 2 berths may be built at once at GoenkhaU. 
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In fact, the workers themselves have demanded and ~greed that it should be 
introduced for heavy steel and other iron commodities. Similarly. the Ma-
dras Port Union has agreed to the introduction of this scheme from the first 
of March. Now, Calcutta remains and Shri Jeejhee Bhai would be taking up 
the question of Calcutta port very soon. He had drafted a scheme over which 
some difference of opinion arose between the Unions and the scheme of Shri 
Jeejhee Bhai. He has very kindly agreed to review the matter and he will be 
taking up this problem very soon. 

And, I would like take this occasion to thank him for the really very 
difficult task he has been able to complete so successfully. He has really 
done yeoman service to the ports of India. I must also take the opportunity 
of mentioning that I was really shocked to hear the sad news of Shri De-
Mello, a staunch trade unionist and one of the port workers-that he has 
passed away. 

I read the news in the papers that a notice of strike had been given. 
Of course, we have not received any formal notice but some kind of resolu-
tion was passed. I have had a long discussion with Shri DeMello. He and his 
colleagues recently met my colleague Shri Raj Bahadur and had a long 
discussion and I do not think there should be any possibility of any kind of 
strike occurring because we are trying to meet almost all their reasonable 
demands except certain pOints. They also agreed that those points are cov-
ered by the terms of reference to the Pay Commission. In the circumstances, 
it was agreed in my presence that those points need not be touched. They 
are prepared to wait till the Pay Commission submits its report. Other ques-
tions were discussed. We were most willing to discuss them. I also handed 
over a copy of the Chaudhury· report to the Federation even when it was not 
printed. Generally when the reports are printed, they are made public. I 
made an exception in that case and got that report supplied to them. In 
these Circumstances, I eannot conceive that they will think In terms of going 
on any type of strike. So far as the introduction of the incentive scheme is 
concerned, while I thanked Shri Jeejhee Bhai for producing the scheme, I 
should also like to thank Mr. Anthony Pillal, an han. Member of this House 
and the General Secretary of the Port Worker's Federation, who took a very 
helpful attitude and got the scheme introduced in Madras Port. 

I wanted to say something about the lighthouses but I will not do so. 
They are doing pretty good work. 

I would like to say something about the national highways because it 
was dealt with by many Members of this House, and especially Mr. Masani. 
I do not want to go into the general matters but there are two things which I 
consider to be very important. I know that the Planning Commission has 
said that our mileage should not exceed 13,800 miles during the Plan 

F·,·,;,·,·,;· 
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period. 

There has been a reorganisation of the States. There are two or three 
States in my mind, especially, Mysore, Madhya Pradesh, parts of Bihar and 
Bengal. Here, new areas have merged in these States and these were areas 
which were for long in some other part. For instance, in Madhya Pradesh 
there is no direct link between Jabalpur and Bhopal, capital of Madhya 
Pradesh. Many parts of old Madhya Bharat or Vindhya Pradesh are com-
pletely isolated from the main part of the State. Similarly in Bihar and 
Bengal a road has· to be built to keep the connection. The part in which 
there happens to be a road has been merged with Bengal and the result is 
that there is no common road. That road is also equally important. Simi-
I arly , in Mysore we have to connect the various places of that State so that 
no particular part is left isolated. Especially, places like Manipur, Tripura. 
some parts of Assam, Himachal Pradesh, etc. are areas where there Is no 
other means of communication. They should certainly be provided with 
roads. Therefore, it seems essential that we should raise the present mileage 
of national highways to a minimum of 15,000 miles. But we will take up the 
matter with Planning Commission. 

I am glad that the Finance Minister in his speech has mentioned that 
the amount of credit of Rs. 7.34 crores forming the surplus of the cement 
account of the State Trading Corporation will be utilised on the develop-
ment of national highways. Further the additional revenue from the rate of 
increase duty on cemcnt of Rs. 2.24 crores will be utilised for road develop-
ment. Thus, we hope to get an additional amount of Rs. 11.82 crores or 
about 12 crores during the Second Plan period and these funds could be 
spent on national highways and on our other road programmes. One of our 
proposals is to improve the existing national highways in the most con-
gested areas. We should for this purpose take one or two roads first. The 
area between Bihar and Bengal which is the so-called industrial belt needs 
much wider roads so that they could take a much heavier traffic. Similarly. 
the road from Madras to Bangalore should also be improved and developed 
tr. the same standard. 

The idea of the engineers is to widen the existing crust in these re-
gions from 12 feet to 24 feet and restrict its use to fast moving traffic only 
and then provide two parallel roads 12 feet wide crust on either side of the 
main road for slow traffic and to upgrade big bridges and culverts. These 
roads will be called the Express Highways consisting of new thoroughfares 
made exclusively for fast vehicles, giving additional spaee to the slow-mOving 
ones. This will help in quick transportation of goods and also to a certain 
extent in lightening the burden of the other means of transport. 
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Shri Masani spoke of one or two pOints. I do not want to deal with 
them. There is lack of time and I do not want to annoy him. But I may 
inform the House that the Nagpur Plan of road development which was 
dra\\'I1 up in 1943 envisaged a total mileage of 3.31.000 as the target. This 
target is expected to be achieved fully by the end of the current Plan period. 
As I have said before. a number of rivers will. however. remain unbridged. 
Mr. 1-1asani mentioned one of his experiences at the Moradabad bridge over 
Ramganga. I wonder if he had ever an opportunity to pass over the Gar-
m ukteshwar. 

Interruption* 

I had to pass over that place a number of times and last time-Mr. 
Masani would be glad to know that he was not the only sufferer-I had to 
wait for four hours at that place. In view. however, of the vast changes that 
have taken place since the Nagpur Plan was drawn up. a committee of Chief 
Engineers is preparing a new All India Road Development Plan which would 
be adequate for a period of 20 years from the close of the current Plan. The 
report is almost ready and would be submitted soon. The rough plan will be 
circulated to the States shortly. This plan envisages increasing the total 
road mileage from 3.7 lakhs to 6.5 lakhs. 

I shall not be doing justice to myself if I do not mention about the 
rural roads because I am greatly interested in this subject. I would like to 
inform the House that for sample surveys we sent a special officer to visit 
Madras and U.P. to undertake the study of rural roads. The question of 
cheap and low cost roads is also engagtng the attention of the engtneers. I 
wonder if there is any other country which is so badly in need of improving 
its rural roads. It will help us much if a separate Rural Roads Fund Is 
established. The Taxation Enquiry Commission has also made a similar 
recommendation for contributing a substantial sum to this fund. This House 
will have to consider whether a small charge in the form of betterment levy 
could be introduced in some shape or form for finding money for the im-
provement of these roads spread throughout the vast rural areas of our 
country. This levy could perhaps be abolished after a prescribed period. The 
same practice may have to be adopted for building new bridges also. Any-
how. this matter would need further consideration of the Ministry as well as 
of the House. 

I have dealt with the roads and the national highways. I may say a 
few words about road transport now. 

The question of ceiling on taxation was referred to by Shrt ~aj Ba-
hadur. I cannot conceive that any State would in the present context think 

·Shri M. R. Masanl : I did have It. 
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of raising it above the Madras ceiling. I also hope that before long the 
principle of double taxation will be completely eliminated between one State 
and the other. All the States have agreed to this principle. Only the State of 
Shri Masani-Bombay-. Madras and. last but not the least my State also-
Uttar Pradesh-have yet to fall In line. 

The nationalisation of passenger transport is going ahead with a fast 
speed, and I would not like to come in the way of nationalisation of passen-
ger transport. But I would very much like that those who are engaged in 
goods transport should know what our policy is going to be In the near 
future. so that the expansion of goods services is not retarded in any man-
ner. I would like to acquaint the House of the fact, that with the concur-
rence of the Planning Commission we have decided that the moratorium on 
the nationalisation of goods transport Is extended till the end of the Third 
Five Year Plan period. I am glad that the representatives of State Govern-
ments who were consulted at the conference of State Transport Commis-
sioners held at Mussourie In October. 1957. expressed in favour of the 
proposal, except Born bay as it has already nationalised goods transport. 

I might say a few words about the setting up of a few committees or 
councils in connection with the problems of roads and road transport. Up 
till now there has been a Transport Advisory Council. It will now be renamed 
as Transport Development Council, and this body will be composed of the 
Minister of Transport and Communications, Minister of Commerce and In-
dustry, Minister of Railways, Minister of Shipping and Transport Ministers of 
all the State Governments. This Council will advise the Government of IndIa 
on all matters of policy relating to road transport and inland water trans-
port. With the appoIntment of this Transport Development Council, the 
Transport Advisory Council-the old body-and the Central Board of Trans-
port will cease to function. 

I wish also to announce that in order to associate non-official opinion 
in the formulation of Government poliCies. it has been decided to appoint a 
Road and Inland Water Transport Advisory Committee to assist the Trans-
port Development Council. This Committee will be composed of 15 non-
official members and 15 official members and will be Presided over by the 
Minister of Shipping. The names of the members will be announced very 
soon. 

It has also becn decided to sct up the Central Transport Co-ordina-
tion Committee to deal with the day-to-day transport problems facing differ-
ent Ministries of the Government of India. This Committee will start func-
tioning with immediate effect. 

It was also proposed some time back to appoint a Committee to 
enquire into the Transport Administration set-up of the States and put them 
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on a more rational and uniform footing. It has now been decided to appoint 
an ad. hoc Committee under the chairmanship of Dr. Subbarayan with 7 to 9 
other members comprising of representatives from the Parliament, State, 
Governments., I.R.T.D.A. and private operators also. 

Now, I wish to say a few words regarding the inter-State Transport 
Commission. There has been certain criticism regarding its delayed appoint-
ment. and I am prepared to accept that the criticism is a justifiable one, but 
we are only partly responsible for it. In order to avoild further delay, I con-
sidered it advisable to announce the present Commission which could per-
haps be termed as an interim Commission. It was therefore that the names 
of only three officials were announced. I would like to inform the House that 
Government have taken a decision in principal to enlarge the membership of 
the Inter-State Transport Commission, the formation of which was recently 
announced, by inclusion of a non-official of high standing, who may have 
knowledge of the problems concerning road transport industry. The name of 
the non-official member of the Commission will be announced very soon. 
Moreover, it is our intention to appoint a wholetirne Chairman of the Com-
mission. 

Sir, Shri Hem Barua is not here and, therefore, perhaps I should not 
touch matters concerning civil aviation although I wanted to say something 
in the points he had referred to. I am reminded by my colleague that Shri-
mati Parvathi Krishnan also said something on the same subject. I shall 
only deal with two or three general issues. With regard to the question of 
non-scheduled operators, our policy on that matter is quite clear. Aviation is 
in the public sector and it will remain so, but we do not want to impose any 
kind of ban on all non-scheduled operators. I lmow that there is not much 
scope for the non-scheduled operators. As the capacity of our Airlines Cor-. 
poration is not being fully utilised just at the present moment. we will 
naturally try to expand and cover new areas and new routes. StUI, if some 
non-scheduled operators want to open up a new area where we do not 
propose to go, they are welcome to do so. It Is not wise, I think that they 
should not be given freedom to open up new areas and, of course, when new 
areas are opened up and the increasing demand is not fully met naturaly 
the Airlines Corporation will have to go over there. But this time-lag is there, 
and during this time lag it would not be advisable to prevent all openings for 
them. And, how many are the non-scheduled operators? What is the num-
ber of thelr aircraft? The total number of their aircraft is perhaps, not more 
than 19. The hone Member was referring to some foreign investment. I do 
not know whethe it is an Indian company; perhaps she was referring to the 
Indamer. I might merely inform her that the licence of even Indamer has not 
been renewed; it Is yet to be renewed. My colleague, Shrt Humayun Kabir is 
a very strong person~ometimes he takes very bold action-and I do not 
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know he will do before he leaves office. 

As regards the employees and staff; Shrt Kabir has already said 
yesterday-in fact, he expressed great satisfaction-that the relations have 
recently been very good. If there is any partIcular matter, of course it is open 
to the workers t6 corne and meet the authorities, meet the Minister. 

Interruption-

In fact, we have been very careful in this matter during the recent 
months and we do propose to be so. We have taken or we propose to take 
action against some of them. We also propose to see to it that our rules are 
strictly enforced. 

Then, Sir, I would like to say about one or two policy matters. The 
Estimates Committce had suggested that there should be a common board 
for the two Corporations. I might inform the House that at present there are 
8 members in the A. 1. I., and 9 members in the I. A. C. Board, Out of this, 7 
members are common and this has helped to ensure that the two Corpora-
tions act in close co-operation as far as possible. When the Boards are 
reconstituted the question of common membership will, no doubt, be kept in 
view. I might also inform the House that in the I.A.C., after the appointment 
of a wholetime General Manager, there will, in future, be only a part-time 
Chairman and, I think, he would preferably be a non-official. 

Another policy matter which has been raised in this House is about 
the grant of exemption from payment of customs duty on fuel. I would 
merely say that we have been considering this matter, and it would be taken 
up with the Finance Ministry so that the Air Lines Corporation's working 
may be stabilised. 

Another question which is under consideration is the question of 
increasing the rate of payment for conveyance of mails by the lAC. The 
Director-General, Posts and Telegraphs, has been asked to examine this 
question. 

I would have liked to say a few words on the inland water transport, 
especially regarding Bihar, but I have taken a very long time, and I do not 
think it would be possible for me to deal with it fully. I would only say 
something with regard to one suggestion that has been made that a Corpo-
ration should be set up in order to operate the service from RaJmahad to 
Patna and beyond. If the Bihar Government would like to set up a Corpora-
tion we will gladly welcome it and make our contribution. Besides that, the 

.Replylng to a query from a Member (Shrlmati Parvathl Krishnan) as to what steps. 
Government Is goIng to take In order to protect the employees (non-scheduled operation. 
because most of the operators are going against conditions they have agreed to. 
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Inland Water Transport Board set up by us 1s also operating a small service 
with push-tugs and barges in a restricted area. Formerly, our idea was to 
operate this service from Patna to Buxar and beyond Ballla, but because of 
less movement of foodgrains and because of draught in that part of the 
countIy, this service is being operated at the present moment between Patna 
and Chapra and the start is quite good. If the Bihar Government and the 
people there will help us and co-operate with us in prOviding more tramc, I 
think this experiment could be further extended. 

In this connection, I would also like to mention about the Bucking-
ham Canal. The Government has set apart in the Second Five Year Plan a 
sum of Rs. 115 lakhs for the development of Buckingham Can~. The State 
Governments were requested to prepare detailed estimates of the cost of 
improvements. As the canal passes through the States of Andhra Pradesh 
and Madras it was also considered necessary that there should be proper 
co-ordination of the two estimates, and we have also been advised to make a 
careful assessment of the traffic potentialities involved and a traffic survey is 
also being undertaken. In fact, it has already been undertaken, and we 
expect to get the traffic survey report by July, 1958. In fact the improvement 
of this canal, from our point of view, is very important and we should attend 
to it as quickly as possible. 

I would also like to say that it was about two years or two years and 
a half ago when I had suggested that an Inland Water Transport Board for 
Madras, Andhra and Kerala should be set up. But there was some dimculty 
and it was suggested to us that all the three States will have their separate 
Inland Water Transport Boards as it was not possible to have a composite 
Board as we had conceived of before. So, in case these Boards are set up, 
the Government of India will make their own contribution to the working of 
the Inland Water Transport Boards of those States as we are doing in the 
case of Bihar. 

I shall now conclude. I have said nothing regarding tourism. 

Mr. Speaker: It is past 2 O'clock. 

Shri Lal Bahadur Shastri: Yes; I would not say anything more. I am 
grateful to you, Sir, for the consideration you have shown to me. As this is 
going to be my last speech in so far as the Ministry of Transport and 
Communications is concerned, I would like to take this opportunity to thank 
my two very able colleagucs, Shri Raj Bahadur and Shri Humayun Kablr, for 
the immense help they have given to me. I would also like to thank the 
officers of the Transport and Communications Ministry and the omcers of 
the Directorates who have been very co-operative. I have some times done 
things in an unconventional m~er and they might not have like It. but 
still, I was glad to find that they tried to entcr into the spirit-into my spirit, 
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if I may say so. I very much like that. Ministers come and go. but the omcers 
represent the permanent services and they have to remain there. Naturally 
the country expects very much from them. So, they have not to care for the 
favour or the disfavour of anybody. They must carry on their duty in an up-
right and straight manner and that will raise the morale of the service as 
well as raise the moral stature of the country. Thank you very much. 

Interruption· 

It is a very ticklish matter. and I cannot answer it in one or two 
minutes. They are Government servants and still they have the right to form 
associations and unions. Associations apart. they are members of trade 
unions, and what their exact statutory position is, it is difficult to say. But 
they are Government servants. In certain matters we have given them the 
liberty of participating in trade union activities. 

If you will pennit me, Sir. I would like to thank the Members of this 
House also. I need not say that they have been extremely good and kind to 
me and I am very grateful to all of them. 

Interruption·· 

or course this Is not a matter which could be discussed here. If the 
hone Member so desires, -of course. I would not be there-he may discuss 
It with Shrt Raj Bahadur who will be there. Shri Raj Bahadur will be very 
glad to discuss it. 

Interruption··· 

If the hone Member lets me know a specific instance or some specific 
instances. certainly we look into the matter. 

-Replying to a Members" (Shrl Manay) query that whether the rules governing the 
service conditions of the Posts and Telegraphs employees are statutory or not. 

--Referring to the same Member"s (Shri Manay) request regarding rules governing the 
service conditions as statutory or not . 

• --Referring to a Member"s (Shri P. G. Sen) allegation that Post Offices are cbarging an 
amount which Is beyond what Is mentioned In the values In respect of insurance. 
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7 
LANGUAGE ISSUES 

LANGUAGE AND NATIONAL INTEGRATION* 

Mr. Speaker, Sir, there were many speeches made on the reports of 
the Linguistic Minorities Commissioner and I must express my thankfulness 
to the House for the way in which they dealt with the report. Many construc-
tive suggestions were made, and I can assure the House that they will 
receive our best consideration and we will also bring to the notice of the 
State Governments some of the points which directly concern the States. 

To begin with, Sir, I might say that we have reached a certain stage 
after independence and we have to proceed beyond that stage now. The 
problem of the linguistic minorities has arisen in a major fonn after the re-
organisation of States. 

Some of the hone Members who spoke felt as if nothing new had 
happened since 1947. They spoke in general terms about emotional integra-
tion and the necessity of national integration. In so far as those sentiments 
are concerned, they are quite good and everybody would like to endorse 
them. But we have to remember the fact that the question of linguistic 
minorities came to the forefront after the States Re-organisation Commis-
sion submitted its report. The Commission had made special provisions and 
special recommendations for the linguistic minorities because areas from 
one State were merged with another State as a result of which the question 
of language arose, besides other questions. It was in that context that the 
Government of India decided to consider the various recommendations made 
by the States Reorganisation Commission. Those recommendations of the 
Commission were more or less accepted by the Government and they, through 
the Home Ministry, issued a memorandum advising the State Governments 
as to how they have to proceed in regard to linguistic minorities and what 

-Reply to the Debate. as Union Home Minister. on Motion on Report of Commissioner for 
Lingulstlc Minorities: L.S. Deb .• 24 August 1962. cc 3721·3739. 
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facilities and special concessions should be provtded to them. With Issuing 
the Home Ministry's memorandum It was expected that .the State Govern-
ments w1ll try to implement the recommendations or proposals contained in 
the memorandum. I am not prepared to say that the recommendations con-
tained in the memorandum or circular of the Home Mlnlstry were imple-
mented promptly and necessary actions were taken. 

Here we have to remember that this was a new problem altogether 
and there were certain contradictions in the proposals themselves. For 'ex-
ample, there are the regtonallanguages. As the House is aware, there -is a 
great urge for the development of regtonallanguages in all States. While the 
reglonal language had to be developed, alongwith that, the languages of the 
linguistic minorities had also to be prompted and helped to develop. Appar-
ently, there seems to be some contradiction in this matter. Therefore, it· was 
not unnatural that the implementation of the recommendations contained 
in the Home Ministry's circular was not quick or prompt. Sometimes these 
things have to proceed slowly. While I am not prepared to justify the slow-
ness and I do feel that we have to try to work out the different proposals and 
different schemes still. 

Interruption· 

If the hone Member will wait for a while. I will deal with that matter. 

The Commissioner for Linguistic Minorities was appOinted in accor-
dance with dne of the recommendations of the State Re-orgarusation Com-
mission. He has submitted three reports. 

If hone Members will see the first two reports they will find, as some 
of the hone Members have already expressed, that those reports are more or 
less a compilation of complaints made by the linguistic minorities and differ-
ent regions or areas in dHrere~t States. But in the Third Report hone Mem-
bers will find some change. I do not say that there has been a substantial 
change but still they will definitely get an indication that certain principles 
and policies have definitely been accepted by the State Governments. They 
are now in the process of implementing them. 

I shall quote what the Commissioner for Linguistic Minorities has 
said in respect of it. He says: 

"Generally speaking the linguistic poliCies of the State Governments 
conform broadly to the agreed scheme of safeguardS. It Is hoped that the 
few instances of material departure pointed out in this Report will be racti-

.Replylng to a query of a Member (Shrl P., K. Deo) that what was the remedy available 
with the Centre if the States float the directives of the Centre or the various recommen-
dations of the Commission. 
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fied early by the State Governments concerned. A sense of dissatisfaction, 
however. still persists among linguistic minority groups. In many cases the 
representatives of linguistic minorities do not seem to be suffic1ently aware 
of the facilities already made available to them by different States. Some 
dissatisfaction also arises from the slowness of the official machinery ... • 

and so on. It means that the Commissioner has clearly said that the 
scheme of safeguards and policies of Home Ministry have been accepted by 
all the State Governments and steps are also being taken to give effect to 
them. Of course, he has mentioned there about the dissatisfaction in cases 
where necessary facilities have not yet been provided. but it is mostly due. 
as the Commissioner has said, to the slowness of the administrative ma-
chinery. that is. either at the State level or at the District level active steps 
have not been taken to implement the various proposals. 

However. I would like to inform the House in this context that during 
the last six months we have taken special steps in this direction. I myself 
felt that the question of the linguistic minorities has to be tackled at the 
highest level and we must discuss these matters with the Chief Ministers. 
Therefore. a special meeting of the Chief Ministers was held some time back. 
All the proposals. specially the proposals of the circular sent by the Home 
Ministry to the States. were considered and discussed threadbare. The Chief 
Ministers did not confine themselves only to those proposals which were 
contained in the Home Ministry's circular but they went beyond that and 
considered the matter in a much wider scope. I am not aware but I hope 
Hon. Members have read the proceedings or are aware of the recommenda-
tions or decisions made by the Chief Ministers' Conference. 

After the Chief Ministers' Conference the matter was discussed in a 
much bigger forum-I mean the National Integration Conference. The Na-
tional Integratlon Conference fully endorsed the recommendations or the 
decisions of the Chief Ministers' Conference. Ater the conference was over, I 
made it a point to get these matters examined and discussed in the Zonal 
Councils. Perhaps, it was SM Surendranath Dwivedy who said that the 
Zonal Councils are just sleeping over the matter. I would like to inform him 
that it is not so. I must pay my compliments to Southern Zonal Council 
which took up this matter for the first time. They initiated consideration 
over this matter in right earnest and they took decisions which have more or 
less become a model for other States. In the Southern Zonal Councll, it was 
decided that the various facilities regarding language, textbooks, and re-
cruitment should all be provided as recommended by the Chief Ministers' 
conference. After the Southern Zonal Council, the Western Zonal Councll 
met and they also have taken decisions more or less on the same lines. 
What is most important Is that the Chief Ministers' conference decided that 
there should be a committee of the Vice-Chainnen of the Zonal Counclls. 
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The Vice-Chainnen are the Chief Ministers and the Home Minister has to 
preside over the committee. This committee of Vice-Chainnen is, in a sense, 
an implementing body. It has to see that the decisions taken are properly 
and fully implemented. It is not merely a deliberative body. Therefore, when 
this committee meets, there are no speeches made. We just see as to what 
each State has done in order to give effect to the various proposals. This 
committee has met once before and we are going to meet again on the 26th 
in Bombay. Besides the Member of the Zonal Council, I make it a point to 
inform the other Chief Ministers also, especially those Chief Ministers who 
indicate that they find some difficulty in the implementation of the various 
proposals. We have received reports from some of the State Governments 
who find some difficulty and some of them ha~s even raised objections in 
regard to the Implementation of certain proposals. As I said, this time, 
again, for this committee meeting, I have invited especially the other Chief 
Ministers also from whom we have received this infonnation to come and 
have a discussion in the committee itself. The last meeting, as I said, which 
was in Delhi, was very useful from the point of view. I have no doubt that 
the second meeting would be much more useful. 

In the committee of Vice-Chairmen of Zonal Councils we took an 
important decision. It was generally the opinion of alII the Chief Ministers 
that this matter should be entirely their charge. That is they should chiefly 
deal with this problem and no other Minister. This work has been entrusted 
to all the Chief Ministers. The Chief Ministers have decided that the Chief 
Secretary has to take charge of this work in the Secretariat. It is good 
because matters concerning linguistic minorities pertain to different Minis-
teries or different departments and the Chief Secretary can certainly bring 
about better coordination and could definitely be more effective. The Chief 
Ministers have now taken charge of this work. Of course, it might be said 
that Chief Secretary is a very busy officer. He is. Therefore, it has also been 
decided that there will be a Special officer appOinted in each State to help 
and assist the Chief Secretary in this work. 

Besides that, it has also been decided that in each Zonal Council, 
there will be a Standing committee of the Chief Ministers and other Mims-
ters concerned. Wherever difficulties arise or differences exist, the matter 
will be considered at the highest level. That is, the Chief Ministers of the 
Zonal Councils will meet and try to thrash out the differences. For example 
the Western Zonal Council has formed a Standing committee in which they 
made the Education Ministers also members of the Standing Committee. 
For, the Education Minister is very closely concerned with some of the 
problems concerning the linguistic minorities. 

I personally think that these various steps that we have taken during 
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the last six months have definitely helped in bringing about some improve-
ment in the situation. At least, in three matters, although there is consider-
able scope for imrprovement, definite steps have been taken. The first step is 
that all States are providing facilities for instruction through the mother 
tongue at the primary stage. Secondly, most of the States have taken action 
also to implement the safeguards in regard to provision of suitable educa-
tional facilities at the secondary stage of education. Thirdly, while arrange-
ments for making use of minority languages in municipalities etc. where 
such languages are spoken by 15 per cent or more of the population, are not 
fully effective in some States, the State Governments are taking steps in that 
direction. 

The reports received frem the State Governments indicate that most 
of the State Governments have taken or propose to take action shortly to 
amend their recruitment rules and instructions so as to bring them in 
conformity with the principles laid down at the meeting of the Chief Minis-
ters and Central Ministers last year. 

With your permission, I would now like to deal with some of the 
points which were raised by hone Members. Shri Daji said that even the 
Commissioner's suggestion for the maintenance of a register containing 
advance names of the pupils etc., had not been carried out. I might inform 
him that from the Information readily available, it appears that except for 
three or four States all other States have either introduced or have decided 
to introduce such registers. 

He also said that the Madhya Pradesh Government refused to issue 
orders in Original as the cantonment municipalies and other similar bodies' 
orders and notices \\7cre concerned. I must admit that I have not got infor-
mation on this pOint. but the hone Member must be aware of what exactly 
the position is. If that is so. I have no doubt that this will have to be rectified 
and we propose to draw the attention of the Madhya Pradesh Government 
especially to this. 

Shri Surendranath Dwtvedy. who Is not here at the mOJnent-I do not 
think. therefore, that I should take time of the House in dealing with all the 
points that he had raised-dealt with the question of the limited powers of 
the Commissioner. and he said that he could not enforce his recommenda-
tions. I shall deal with that a little later. 

As regards one script for tribal languages. he said that there was 
some sinister move in the recommendations of the Linguistic Minorities 
Commissioner. I am sorry that I was unable to understand what he actually 
meant by that remark. As far as I can see, the Commissioner has said that 
the Santhalis live in different Statcs and use diITcrent scripts. So. he has 
suggested that as far as possible. one script should be provided; they should 
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accept, or agree to, one scrtpt being used, in whichever part they live, 
whether they live in West Bengal or in Orissa or in Bihar. I shall have to 
verify this matter further. First, I must make it clear that there can be no 
imposition in this matter. Secondly, it is not a bad idea to have one script 
for the Santhalis to use if they live in different States : and I do not lmow 
what that one script could be. If Shri Surendranath Dwivedy would have 
been here I think that he would have readily agreed that this script should 
be Devanagari. 

Interruption· 

It Is said that that was an old thing. Anyhow, somewhere, in the past, 
the Roman script might have been used. 

Interruption·· 

I have seen that. But as I said naturally, if you have to develop one 
script for a particular language, a common script, it should be, as far as I 
can think of.-and my suggestion would be-Devanagari. 

Interruption**· 

The tribals, of course, are very clear in their minds. Even the Assam 
tribals or the tribals living in Assam, who differ on many other matters vis-a-
vis the State Government, are quite clear that they will use their language 
and English, till English, has been replaced by Hindi, and once it is re-
placed by Hindi, they say that they would all welcome Hindi, and they will 
try to learn, and they want to have Hindi as the official language of the 
country. Therefore, as I said, in so far as the tribals are concerned. they are 
quite clear. and they have always welcomed the idea of having the Devnagart 
script and the Hindi language being used for Government work as well as for 
the medium of instruction in schools and colleges. 

Shrimati Jyotsna Chanda said that Bengali was not being used in 
court papers, notices etc. especially in Silchar in the district of Cachar, and 
that basic training school examination papers were also not set in Assamese 
in Cachar. Naturally, I shall have to make enquiries. but I would specially 
ask the commissioner to look into it and enquire about this matter also. If 

*Referring to a Member's (Shri P.K. Deb) observation that he (Shri Surendranath Dwtd-
edy) having said about the Roman script being used to which another Member Shri Heda 
remarked that was an old thing not new . 

•• Shri Daji observed that according to the Commissioner's Report that one State is using 
the Roman script while another is using the Devanagari script and that was what was 
objected to. 

**.Shri Heda observed that the Tribals are also demanding it. 
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that Is true or correct, then it Is essential that necessary steps w1ll have to 
be taken by the State Government to rectify it. 

She has also said that the safeguards in the memorandum of the 
Home Ministry are not implemented by the Assam Government. I must say 
that is a rather sweeping statement. The fact of the matter is that during the 
last six months, the State Government of Assam have taken several steps to 
give satisfaction to the linguistic minorities or to the Bengali-speaking resi-
dents of the district of Cachar, and they have done it with grace and in a 
good spirit. I am aware of this that recently, the number of primary schools 
teaching through Bengali has gone up. Until some time back when the 
Assam language trouble arose, the figures of the number of primary schools 
in the district of Cachar had gone down conSiderably, but when we pointed 
this out to the State Government, they said that they were trying to rectify 
it, and the number of primary schools has definitely gone up. 

Shri Deshpande also mentioned about a number of schools with 
Marathi medium in Mysore State and said that they had not increased. This 
is also a matter which will have to be looked into by the Commissioner. 

As far as the Commissioner's own powers are concerned. and also the 
question of the location of his office. I wish to say a few words. In so far as 
the location of his office is concerned. it has been there in Allahabad since 
he was appointed. and a number of years have passed. Shrt P. K. Deo seems 
to suggest that his office should be located somewhere where there is a good 
deal of trouble. I do not think. and it is not a very good idea to locate his 
office in a place where we will, all the time, be surrounded by those who 
differ amongst themselves. 

Interruption· 

They can get first hand information in different ways. They can meet 
people; they can discuss things with them. But, why locate it in a place 
where they will, perhaps. not be able to think calmly and think our propos-
als how to rectify the defects and remove the deficiencies? I do not think 
Allahabad is a bad place. 

interruption-

The Triveni, of course, is there. And, then, it is one of the important 
educational centres of the country, and especially ofU. P. I think it is a good 
idea to have his office removed from Delhi as well as from troubled areas. 
Delhi also, in some way, creates difficulties. I would not go into deta1ls; 
otherwise, I shall be in a soup. 

·Referring to an observation made by a Member (Shrl P. K. Deo) that they can get Orat 
hand information. 

··Referring to a Mem her's (Shrl P. P. Dco) remark that it should be the Trlvenl of culture. 
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Interruption-

Simla. He will be completely cut off and, perhaps, during winter, he 
will have to come down. So, he will have to keep two offices, one in Banga-
lore and the other in Simla. The two hone Members are sitting side by side. 

Interruption·-

Defini tcly. 

In so far as the powers are concerned, the safeguards for linguistic 
minorities mostly relate to the State field of administration. And it is not 
feasible to give him executive authority to enforce the safeguards. His job is 
to find out the facts and to see whether the various facilities given to the 
minorities are being given effect to. All this work has to be done by the State 
Governments. If the idea is to have central control over it, my feeling is-and 
I hope other hone Members will also agree-that it would create enormous 
problems, and everything will be delayed. 

Secondly-and this is also important-we should not create a sense 
of feeling in our people that everything has to be decided from the Centre. 
Those people who live in the States must development friendship. They must 
not think that their problems have to be solved by someone from above. The 
problem should be considered, should be settled and the difficulties solved 
by the State Governments and the people amongst themselves. So, it is 
essential that the entire responsibility should be that of the State Govern-
ment Of course, it is for the Ccntre to keep itself in close touch with what is 
happening. And then, as I said, there are various agencies now established, 
the Zonal Councils as well as the Committee of the Vice-Chairmen of Zonal 
Councils, to see as to what is actually happening. 

I may also inform hone Members that I have laid stress on the fact 
that the Commissioner for Linguistic Minorities has not only to sit in his 
office. He has to go to the spot himself. I entirely agree with some hone 
Member who suggested and I think it is Shri Heda, that he should not want 
for complaints. It should be his duty to visit areas, to go to different locali-
ties and rural areas and fmd out what their complaints are. In fact, I have 
myself, already, suggested this to the Commissioner. Now, I have also asked 
him to attend all the meetings of the Zonal Councils. Formerly, he did not do 
so. When he is prescnt there he is able to tell the Zonal Councils, the Minis-
ters or the Chief Ministers as to what are the shortcomings and what are the 
drawbacks, and what is not being done . 

• Replying to a Member'S (Shri D. C. Sharma) question why not Simla? 

•• Acceptlng the invitation of a Member (Shrl Hanuman Thareja) to visit Bangalore. 
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I; 

He was present at the meeting of the Western Zonal Council. It was 
really useful. In fact, I had asked him to attend the meeting of the Chief 
Ministers also. He was present at the National Integration Conference. I 
have done all these things with a view to keep him posted with the thinking 
of all of us, the Government and of others as well as for the Governments or 
the Chief Ministers to know what the realities are. In this way, the Commis-
sioner is finding his work quite useful. 

He has met me and spoken to me. And, recently, when he met me he 
said that he is now getting full cooperation of the State Governments. For-
merly, it is true, the Commissioner was not able to meet the Ministers 
concerned or others. He found some difficulty. Now, there is no such com-
plaint and he gets cooperation from the State Governments, from the officers 
as well as from the Ministcrs. 

In fact, the Chief Minister of Maharashtra suggested to me that, in 
their Standing Committee meeting or in the meetings which he holds with 
the Ministers concerncd in the State, he would like the Commissioner to be 
present and discuss mattcrs with them. So, in this way, it will be found that 
the Commissioner for Linguistic Minorities would really be doing very useful 
work and would be effective. But ultimately, it is the State Government 
which is, and should be, responsible for this work; and we should have full 
faith in them. 

I do not want to take more time. There are some other points also. 
For example, Shri Heda said that 50 per cent of the officers in the All India 
Services should be from outside the State. I may tell him that it is already 
being done. I do not think that we have reached that figure; but our objec-
tive is that 50 per ccnt of the Services should be from outside the State, and 
we will try to give effect to it. 

Shri Mohsin expressed anxiety about the position of the linguistic 
minority candidates when the regional language becomes the medium of 
examinations conducted by the State Service Commission. This question 
was considered at the meeting of the Chief Ministers in Angust last and it 
has been laid down that, for recruitment to a State service, language should 
not be a bar and, besides the official language of the State, option should be 
given to use English or Hindi as the medium of examination. Under the 
decisions taken by the Southern Zonal Council the linguistic minority candi-
dates in that zone will also have the option to answer examination papers in 
any of the principal minority languages in use in that State. 

As regards recruitment rules, Shri Mohsin said that in the Telegraph 
department certain discrimination was made against candidates who had 
taken Urdu. I may inform him that the rules to which he referred to have 
already been modified; and candidates who had taken Urdu or a language 

. . .~:::; .. .. . . ... . . . .. 
.::;:::;::;;;;;:;;;:;: .:;::;~:~::::~:;::::::::;; 

786 



other than the regional language in their secondary course are not placed at 
any disadvantage under the revised rules. Shrl Vidyalankar suggested that 
this report should be placed before the State legislatures so that there also 
the minorities might get an opportunity of placing their views before the 
State legislature. Generally, it is for the State Governments to consider. But 
personally speaking, it is better that this report is discussed here in this 
bigger and wider forum. The States may fear that there may be bitter feel-
ings expressed which may increase the differences that exist. But here the 
position is entirely diITerent. We have to look from the all India context and 
such discussions do not create here any bitterness and we are able to think 
over the matter constructively. I have no objection, however, if any State 
Government wants to discuss it: but what is more important Is that they 
implement what has already been decided. I do not know whether it is being 
done: we will send the report of the discussions held here in this House to 
all the State Governments. They will be able to know the views of the 
Members and that would further help them in making the necessary changes 
or modifications in what they are doing at present. 

Shri Soy, a tribal Member, said about the poor educational facilities 
for 38 lakhs of advasis in Bihar. He said that facilities had decreased after 
Independence. Judging from facts given in the report, it does not appear to 
be correct,. The number of primary schools providing instruction through 
Santhali medium has increased from 314 to 386 in 1960-61 and the number 
of pupils, from 13,000 to 18,000. Anyhow, the matter could be examined 
further. 

Shri Abdul Wahid said that linguistic minorities should be practical 
and learn the State language without bcing over-sensitlve about the rights. 
It is quite right; it is a very wise advice. I think Shri Tahir said that Hindi 
text books in U. P. caused bitterness. I do not know if this could be said in a 
general way. Recently, there was a text book on which the Muslims felt 
greatly agitated and I am glad to say that the U. P. Government took prompt 
action to withdraw the text book from use in their institutions. 

Interruption-

I shall be glad to get them if he could furnish those text books and to 
look into them and to take them up with the State Government. Shri Jadhav 
said that Dong was a Marathi-speaking area but the number of Marathi 
schools and teachcrs was declining. I shall draw the attention of the State 
Government and if necessary the Commissioner will also be asked to look 
into these mattcrs. 

·Shri Mohammed Tahir mentioned that he has several text books like the ones men-
tioned by the Home Minister. 
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I can only say that we have not to start on a clean slate. I fully 
endorse what Shri Tyagi said; do not talk of linguistic minorities or other 
minorities; think only in terms of unity and nationalism. It is perfectly all 
right. But we are not 'writing on a clean slate. We have to face the reality. 
Since Independence there is a general urge among the people to develop 
their language and their areas and try to uplift their people. These feelings 
were suppressed all these years during the reign of the Britishers and no 
one was able to state what he actually wanted. All these emotions have 
come up. There is no point in suggesting that they should all be suppressed. 
It is also to be admitted that we have to do these things in a democratic way 
and democracy has its good points as well as bad pOints. Democracy means 
governance by discussion and persuasion and that Is the best way in the 
existing circumstances. Basically and fundamentally we believe in democ-
racy and the democratic way of doing things and I have no doubt that this 
process has on the whole kept the people peaceful. Of course differences 
creep in during this interim period. We find that there are sometimes con-
flicts and clashes. They will come up. But this is a very dIfficult period in the 
history of our country. Thercfore, we should not get unnerved when we see 
the conflicts and clashes and there is talk of this minority or that minority. 
We will have to show patience. It would give results. Apparently democratic 
process is a bit slow and so we get sometimes impatient. But it gives the 
people the feeling that they could complain of their difficulties and that they 
are being considered. I do not accept the point that democracy means delay 
and delay means cropping up of difficulties. I do not think that any other 
process or method will bring about better results or quicker results. 

It is essential that the difficulties of the minorities are always borne 
in mind. Of course the minorities have also their responsibilities and obliga-
tions. I agree that we should not always think in terms of complaints and 
create a feeling that there is injustice throughout the country. That feeling 
does not really help them. But I must say that the majority community has 
to be much more careful and vigilant, and we should try fully to understand 
and realise the difficulties of the minorities. Ultimately, we have all to subor-
dinate the regional interests and the local interests. The national Interest 
will have to be supreme and we have gradually to create an atmosphere in 
our country in which the State and the diITerent communities living in the 
State will live peacefully, and there will be an urge to see that there is a 
feeling of complete patriotism and nationalism amongst our people and that 
our countrymen are prepared to subordinate their local interests when even 
it is needed. 

I shall not take more time of the House. I wish once again to thank 
hone Members for the suggestions they have put forward. I can tell them 
that when we get the report, we will not in future delay its consideration by 
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this House. We will place the report as early as possible. I have no doubt 
that the views expressed in this House and the advice given by this House 
will be fully attended to and with the help of Parliament, we will be able to 
generate a feeling of satisfaction among the minorities and thus create true 
national spirit and national feeling in the country. 

Interruption· 

Mohammed Tahir promised to submit a certain number of books to 
the hone Minister. We would request the hone Minister, through you, to tell 
us whether those text books are in Urdu or in Hindi and whether the 
authors are Hindus or Muslims. 

Interruption** 

Shri P. K. Deo and also the hone Member have referred to Orissa and 
Andhra Pradesh. I would merely say that we are really sorty that we have 
not been able to hold a meeting of the eastern Zonal Council for some time 
past. We have now flXed a meeting of the eastern Zonal Council for the 12th 
September. I hope that these matters will be discussed at the meeting of the 
eastern Zonal Council. There are certain areas in Madhya Pradesh where 
Oriya-speaking people live. I can tell him that if he wants to write to me, he 
can. and of course we can also make enqUiries from the State Government 
as well as from the Commissioner as to what the position is. We can discuss 
it in the Central Zonal Council. 

Interruption··· 

Yes; if necessary we can ask a representative of the Orissa Govern-
ment to attend the meeting. Then, about the text-books. I have nothing to 
say. It Is for the han. Member to furnish the text-books. Then we will see 
who the author is and what the language is. 

*Referring to a Member's (Shrl P. K. Deo) appreciation of the role of the Southern Zonal 
Council in making recom mendatlons for the preservation of the languge and culture of 
the linguistic minorities who also wanted to know whether a similar attempt is beIng 
made by the other Zonal Councils in this regard and if nothing is being done. the 
initiative the Centre will take. He further wanted to know the proper forum if the 
minorities are not covered by the Zonal CounCils, Shrt K. N. Tlwary wanted to know from 
the Home Minister whether the text books, which Shrl Mohammed Tahir promised to 
submit to the Hon. Minister are In Hindi or Urdu and whether authors are Hindus or 
Muslims? 

**Referring to a Member's (Shri P. Venkatasubbaiah) observation that though In Ber-
hampur and Parlakimedi areas, there are a large number of Andhraltes, not much atten-
tion is being paid to the liguistic minorities there. 

***Referring to a query from a Memberr (Shri P. K. Dea) whether UP and Madhya 
PradeSh will be discussed In the Central Zonal Councll meeting. 
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OFFICIAL LANGUAGE BILL* 

Since I introduccd this Bill, I havc had occasion to meet a large 
number of pcoplc both outside as well as here in Parliament~u1te a few 
Members of this House as well as of the othcr House. I think that I am in a 
position to gauge the situation in so far as this Bill is concerned correctly. I 
know very well that strong views are held on this qucstion and I do not want 
to minimise the mattcr. Yct, with the talks I had and the impression I have 
gathcrcd, I can say with confidence that there is a gcncral spirit of accom-
modation amongst the different views hcld. Those who come from the Hindi-
speaking agreed to one thing that ultimately Hindi would be the official 
language of the Union. 

Interruptions 

I have ncvcr said that there is no one in this country or no one in this 
Parliament who does not hold a diffcrent vicw. But. I have merely said that 
by and large thcre is a fecling in this House as wcll as, I can say, in the 
country. that a spirit of accommodation should be shown in the matter, in 
the sense that Hindi as provided in the Constitution in artlcle 343(1) should 
be accepted as the officiallanguagc of the Union. 

Interruptions· 

I was also going to add that in the same article 343, clause 3 provides 
that during this period of 15 years, as was just now said, a Commission w1ll 
be set up and a Parliamentary committee will also be set up which w1ll go 
into the various aspects of this problem. It is provided in the same article 
that Parliament has the power to legislate so that if Hindi could not be used 
for all purposes, English will continue or can continue. It is in accordance 
with that provision that we have come before this House and want the 
authority of House to pass the Bill so that English might continue along 
with Hindi. 

• While movtng the Official Language Blll 1n Lok Sabha on Aprtl 23. 1963. cc 11385-
11398. 
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I would like to tell the House that the main purpose of this BllI 1s to 
fulfil, as I said the general wishes oL the Members of this House, because, 
the members of this House had considered the report of the Parliamentary 
Committee which was appointed. As far as I lmow the House had given its 
general approval to the recommendations made by the Parliamentary Com-
mittee. 

Anyhow, it shows that there was a very big, considerable majority in 
this House which agreed with the recommendation of the Parliamentary 
Committee. I have no doubt about that. 

Interruptions 

In so far as the problem is concerned, as is obvious, extreme views 
are held. It is suggested that Hindi is almost being given up. We are trying to 
see that English is not used in future. These extreme views .... 

In so far as the use of Hindi is concerned, I am prepared to admit 
• that there could have been faster progress made. But, it cannot be denied 

that the progress during the last few years in Hindi has been something 
remarkable. It is true that there have been non-official efforts made. Also 
they have received considerable assistance from the Government. There Is 
the literary side of Hindi. In so far as the literary side is concerned, as I said 
just now, non-official organisations have helped a good deal and made con-
siderable progress. Government also have produced glossaries, huge vol-
umes of many important documents. In this way, action has been taken. 
Official and non-official efforts have been made. 

In regard to speaking Hindi or writing Hindi, I can say that not only 
in the Hindi speaking States, but in the other non-Hindi speaking areas, 
considerable progress has been made in learning Hindi. Large number of 
people who have never spoken in Hindi may not be doing so very well, but 
yet, they can now speak in Hindi. I do not want to take the time of the 
House. But, I was greatly impressed when only a few months back, I went to 
Madras and I had to address a convocation of the Dakshina Bharat Hindi 
Prachar Sabha. Whenever I went to Madras, I had always spoken in English. 
Therefore, I enquired in that function whether I had to say a few words in 
English or in Hindi. There were about 3000 boys and girls sitting there who 
were to take their degree. They all said that in this pandal, no word of 
English has to be used and you have to address us in Hindi. This is an 
example of how Hindi is being learnt in areas which are not Hindi-speaking. 

I also feel that we could have been much more liberal, as has often 
been said by my colleague and friend Shrl Dasappa, in giving assistance and 
help to voluntary organisations in the south. I have no doubt that if greater 
assistance Is given to them, financial and other help, they can carry on the 
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work with much greater speed and with greater eITectiveness. 

In these circumstances, I want to appeal to the House, I lmow it will 
raise controversies, but I would like to appeal to the House that this matter 
should be considered with a broader angle, and with a broader approach. It 
is not in any way a party question. I think that it is a national issue, a 
national problem, and I hope that this House will be good enough to con-
sider this matter in that context. It would be unfortunate if, on account of 
our discussions, we create bitterness between languages and languages. It 
has also to be realised that if this House will give a proper lead, I have no 
doubt, the whole country will accept it. 

It has often bcen said that this Bill does not fulfll what the Prime 
Minister had said before. I do not want to go into that matter, because the 
Prime Minister will himself be addressing this House and speaking on this 
Bill and he will certainly clear up the position. But there is no doubt, and as 
far as I can judge, I can say, that in so far as the continuance of English is 
concerned, that was the basic idea that after the expiration of this fifteen-
year period, English will continue, and this Bill clearly provides it in clause 3 
that English will continue, of course, as has been provided therein in addi-
tion to Hindi. 

It has also been said that the committee which will go into this 
matter, as has been provided in clause 4 of the Bill is a committee of 
Members of Parliament. A doubt has been expressed that this committee 
might not be fully representative, that it might not represent all the States, 
or the members of different States who hold dHTercnt views on this matter. I 
have no doubt that there can be no better committee than a committee of 
Members of parliament, because the Members of Parliament are not in a 
sense merely an individual or a few odd individuals being placed on a 
committee. The Members of Parliament represent millions of people of their 
States, and in the circumstances, I personally think that there can be no 
better committee to consider over this matter than a parliamentary commit-
tee. Of course, the Member from various States speaking different languages 
will definitely be represented on that committee. 

It might interest Hon. Members to lmow that the last parliamentary 
committee which was appOinted had about 21 Members representing the 
non-Hindi-speaking areas in a total composition of 30 Members. Out of 30, 
at least 20 definitely-I think that it was about 21-were members from the 
non-Hindi-speaking areas. So, the House will thus see that the next com-
mittee naturally, when it is appointed, will have more or less the same 
proportion. I have no doubt that the report of that committee also, as a 
similar report was discussed last time in Parliament, will be discussed in 
Parliament again, and the views expressed in Parliament will be communi-
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cated to the President. Also, I have no hesitation in telling the House that 
the report of the committee will be circulated to all State Governments and 
will be sent to all State Governments. 

Generally. it is our view that important recommendations which con-
cern the States, which have wider implications and which affect the States 
in any way-such important documents are sent to the State Governments 
for their consideration and for obtaining their views. In this matter also, the 
report of the committee will be sent to the State Governments, and before 
the President makes any final recommendation. So, the President will have 
full material before hm to consider before he passes any final orders, namely 
the report of the parliamentary committee, the discussions and views ex-
pressed by the Members of Parliament as well as the views expressed by all 
the State Governments. 

In these circumstances, I think that it will be agreed to that enough 
precautions have been taken to dispel the mis-apprehensions which have 
often been mentioned and talked about during the last few days. 

As regards clause 3, I mIght further add that it will enable the use of 
the English language for all official purposes of the Union. It makes it clear 
that there will be no disability attaching to English, nor will there be any 
restrictions on its use for purposes of either the official work of the Unton, 
inter-State communication and communication between the State and the 
Centre, or for transation of business in Parliament. 

What Is envisaged here is, to borrow a phrase from the memorandum 
of the Madras Government, which was submitted to the commission which 
was appOinted by the President, namely of Official Language Commission, 'a 
prolonged bilinguism·. This means that while Hindi may be used progres-
sively, there should be no restriction on the use of English as such. 

I might add that in so far as the use of Hindi in the State is con-
cerned, we do not want to impose any restrIctions; we cannot. In almost all 
the Hindi-speaking States, Hindi and in other States also the regtonallan-
guage have been made the official language, and they have passed their 
laws. In the circumstances, to suggest that there is any restriction imposed 
on them would be qUite wrong. I have heard or rather not only heard but 
several Members have spoken to me as if the Centre wants to impose some 
new restrictions or does not encourage them in the use of the regional 
language or Hindi as the Official language of the State. That is far from the 
truth. If the Hindi-speaking States do want to use Hindi for all purposes, 
they might do so; in fact. they will then hclp in the development and in the 
growth of Hindi, especially in the official work, and it might help the whole 
eountry because there will then be a basis on which we ean proceed; and in 
case Hindi is adopted by any other State, they will get the necessaty help in 
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the language, the words and every other thing which is necessary. 

It has also been suggested that this period of ten years for the setting 
up of another committee is rather short. I have seen in the papers various 
suggestions made in this regard, and I found that if was difficult really to fix 
a period which would be acceptable to all. It is true that there is some 
arbitrariness in so far as periods are fixed in these matters. The suggestions 
made by various pcople in the papers are, 15 years, 20 years, 25, years, 30 
years, 40 years; and there is another suggestion that it should be fixed at 50 
years,. Hon. ~1embers can easily visualise how far we can accommodate 
these suggestions. It is really difficult to do so. This ten year period is, to my 
mind, a reasonable period. What do we do after ten years? After ten years, it 
is a parliamentary committee or Members of Parliament who consider the 
progress made. They review the position and then consider other aspects of 
the problem and make their recommendations. It is nothing more than that. 
Therefore, on the one hand, it will help us, I mean Government, to remain 
vigilant, to be careful. to see that thcy are able to produce some results 
during this period so far as Hindi is concerned and on the other, parliament 
will have the opportunity to see whether considerable or satisfactory prog-
ress has been made or not, if any change was possible or not, if the period 
has to be extended or not-these are mattcrs which the committee will be 
fully entitled to consider. In the circumstances, I think that the period of ten 
years should generally be accepted. 

As regards clauses 5, 6 and 7, I do not want to say much. But some 
objections have been raised to the efTect that the regtonallanguage or Hindi 
should not be used in law courts for purposes of decree, judgment etc. I 
might say that the pcrversions of clauses 5, 6 and 7 are strictly in accor-
dance with the President's directions. English will continue to be used in the 
Supreme Court and the High Courts and for Acts, Bills etc. It has been 
provided only that there will be an authoritative text in Hindi of central 
statutes. Scope has thus been provided for the progressive use of Hindi and 
the official languages of States in the field of law without disturbing the 
position held at present by English in this sphere. 

Some objections have been raised in regard to the use of the word 
'translation'. It has ben suggested that words like 'version' or 'text' might be 
better alternatives. Personally speaking, I could have no special objection in 
accepting these words. But in the article of the Constitution itself, the word 
'translation' has been used. In this Bill also, we have used this word in more 
than one place. In these circumstances, after having given thought to it, I 
felt it might perhaps be advisable not to make any change. 

I do not want to take any more time but before I conclude, may I say 
that although not connected with the Bill in any way-I mean the services, 
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the facility to be given to them; the services may not be put in any disadvan-
tageous position in any way in regard to the use of Hindi or English-still I 
know there is a lurking fear in the minds of people of those areas and States 
where Hindi is not spoken. It is felt that Hindi-knowing boys and girls might 
be in a better position to compete for services to get more employment and 
they might receive certain other benefits or facilities also. I would like to 
make it quite clear that In so far as the services are concerned, whether in 
the matter of recruitment or promotion, we do not envisage that a boy or girl 
will suffer only because he or she does not know Hindi. Clause 3 of the Bill 
clearly provides for the continuation of English side by side with Hindi. Even 
now, there are clear directions. Of course, we try to train or teach govern-
ment servants; not 'try', but in fact do so. But for the last 8, 9 or 10 months, 
there has been some difficulty experienced because of the talk about this 
Bill which has created some doubt in the minds of some of the government 
employees. Otherwise, before that, the government employees were taking 
great interest in learning Hindi. We had arranged for classes after the office 
was over, sometimes during intervals also, lunch intervals etc. They were 
attending in large numbers. Not only here in Delhi, but in all other places 
where we have our Central Government offices, they have been learning 
Hindi and they had picked up a good deal of Hindi. It Is a separate matter. 
There is no compulsion about it. It is done willingly, with their consent, and 
as I said, some good result has already been produced. 

Shri Tyagt informs me that the words used in the Bill, 'the President 
may appoint a Committee' will create some confusion. In clause 4, it is said 
that after the expiration of ten years from the date on which section 3 comes 
into force, the 'President may appoint a Committee consIsting of thirty mem-
bers. It is also said that the Committee will be elected respectively by the 
member of the House of the People and the members of the Council of 
States In accordance with the systcm of proportional representatIon etc. I 
have consulted the Law Ministry and the law experts. Technically, they do 
not find any mistake in it. Yet I did suggest that If it Is clarified, it would be 
better. In that sense, I am prepared to agree with Tyagiji and at the appro-
priate time, I would like to move an amendment which will put the position 
right. 

As I said, I do not want to take more time of the House at this stage. 
But once again I would like to say that we are in a position in which serious 
criticism could be made in regard to this Bill, but to my Hindi friends or 
those who speak in Hindi. I would like to say in all frankness that if I had 
found that this measure was damaging Hindi. I would not corne up with this 
legislation at all. To those who do not speak Hindi. may I say that if there 
was any ulterior motive behind this Bill. I would not have presented it much 
before January. 1965. The growth of a language and its acceptance as 
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official language has to be achieved through an evolutionary process. In this 
vast country we have to move in this regard carefully and cautiously. It is a 
great thing that in this vast country with so many languages, the non-Hindi 
speaking people as a whole have. as I said in the beginning. accepted Hindi 
as the ultimate objective of being the only official language of the nation. 

Interruption 

I said as a whole. In the circumstances may I say that the Hindi 
speaking friends should take advantage of this admirable attitude of the 
non-Hindi speaking pcople? Any hurry or precipitate action would. I strongly 
believe. never be right. 

I think that in this background generally what is provided in the 
Constitution is acceptable that Hindi should be learnt and it should find a 
place of honour or whatever we might like to call it. that it should find an 
important place in the country. but it cannot find that rightful place only if 
we try to achieve it through goodwill. and especially the goodwill of those 
who do not know Hindi or who do not speak Hindi. 

I regretfully take note of the fact that an impression is sought to have 
been created that the Prime Minister and the Home Minister have developed 
differences on the issue. Anyway I am thankful to our colleague Shrt Ka-
math. who has ultimately supported the Bill though he had also expressed 
his opinion on some points in such a way as could create bitterness. I think 
that I have very little lmowledge of law etc. Shri Kamath Is a highly learned 
person and I am quite ignorant In this regard. But I am surprised to see the 
way he has expressed his views about the articles and the sections of the 
Constitution and I feel that I can also understand something about these 
articles and the other matters relating to the Constitution. I wish that we 
should not make such rcmarks in the House as we have to keep it In our 
mind that we are representing here 40-45 crores people. I do accept that 
here in the Parliament, every one has got the opportunity and freedom of 
expressing one's views. But, when it is related to whole of the country and 
by which 40-45 crores people are effectcd then no such statement should be 
made due to which confusion might be created outside the country and 
harm our unity. If it creates distintcgration among us, it is not good for us. 
Therefore, I hope that after passing the Bill, we should forget all out diITer-
ences and work unitedly. Only then. we may be able to provide proper place 
and high status to regional languages and Hindi, the official language. 

I would like to say. specially to the colleagues corning from the Hindi 
speaking areas, that if we do not work with patience, our aim will be de-

-Referring to an Hon. Member's objection regarding accepting Hindi as the only Omclal 
Language of the Nation by the non Hindi Speaking people. 
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feated undoubtedly. I accept that I had a different opinion before entering 
the Parliament. But after corning to the Parliament when I carne in contact 
with my brothers of the other States of the country and I had an opportunity 
to understand their feelings and know the position, I felt that to have pa-
tience on the matter is the correct approach. I am ready to say that the 
situation has changed my views. We should not make haste in introducing 
Hindi as a medium in all the official work and we will have to spread it in a 
slow manner. If we make haste, we may bring oppositions. 

I do not want to refer the; name of Honble Shri Tandonji but Shri 
Prakashveerji has done so. He is not present today. I do not want to take 
any advantage by mentioning anything spoken by him but I only humbly 
submit that during the last five-six years of illness of Shri Tandonj, I had 
many occasions to go to see him. He used to critisise many of the things of 
mine and of the Govt. but I do not remember that he ever told me that I was 
doing any wrong in bringing or introducing such bill or I should not do it or I 
was commiting any mistake. Only bccause of this I said that he did not say 
anything to me. But I cannot be unfair to him as he was a great man and 
had his own strong views. But to my surprise he never advised against this 
whereas earlicr he had been advising and putting forth his opinion on 
several other matters. He did not say anything in this regard. Anyway, we 
may leave it here, as he is no more. I would not have mentioned his name 
but for the way Prakashveerji alluded to it. As you have seen in this House, 
our all out efforts to expedite matters have somewhat adverse reaction from 
our brothers and colleagues on the other side. Irrespective of whether they 
have corne from Madras, Andhra, Kerala, Assam or Bengal, although they 
honestly believe that Hindi should be our official language, yet they repeat-
edly request us not to take any step that may hamper their way and make 
them protest. And, you know, we must avoid such a situation at all costs. 

I am not in favour of English language. Though I am not well versed 
in English yet I am not ashamed of it. But it is improper to deny the merits 
of English. It is a very rich language. We can learn a lot from it. But I admit 
that it can never be our mother tongue or even the main language. It is 
impossible that English may have the same place in our Constitution as our 
other languages. Our country will never accept this. 

However, acquiring lmowledge of English is good for people in our 
country on two counts. First the Prime Minister has rightly said that, it is 
an international language and secondly, If we create hurdles in the path of 
English so long as Hindi does not replace it, there will be no lingua:franca to 
unite the country from one comer to the other. So, it surprises me if some 
persons feel that we are denigrating of suppressing Hindi, I fail to under-
stand how this impression gains ground that through this law we are push-
ing Hindi back for ever, denying it any place whatsoever and that English is 
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being patronised and it will stay for ever. On the contrary. their brothers on 
the other side say we arc all for Hindi, what all our southern brothers. the 
non-Hindi speaking southern and Bengali people as well as the Hindi speak-
ing people must admit it that a special place has been given to Hind1in our 
Constitution which must be retained. Another thing is that English must be 
allowed to continue with ease till Hindi does not replace it. We should not 
hamper it in any way and meanwhile we must gradually try to propagate 
and extend Hindi to other States. I agree with Shrt Dasappa and others that 
there should be greater allocation for Hindi in non-Hindi States and the 
Indian Government must share it in large measure whether through Its 
Education Department or Home Department. 

Another point I would like to raise 'why the Hindi speaking States do 
not dispose their official work hundred per cent in Hindi'. They must do it. it 
is most essential. I had asked them earlier to show the way. As Bhakt 
Darshanji has told, it is surprising that he did not get replies in Hindi even 
from Hindi speaking States. If Uttar Pradesh, Bihar, Madhya Pradesh or 
Rajasthan tend to show the way, it will help other States and the country as 
a whole. I am happy that Prakashvirji has urgcd not to make it a political 
question. We should try to rise above it and promote Hindi, but, at the same 
time, we must acquiscce in the present scenario till such time as a native 
lingua-franca is evolved. 

I am sorry, Sir, that both Shri Anthony and Shri Ranga tried to create 
an impression that the Hon. Prime Minister does not stand in his old assur-
ance and partly perhaps they held me responsible, in a way, that I am not 
trying to fulfil the assurance of the Han. Prime :M:inister. 

Before I say anything, may I in the very beginning again read out. to 
remind the House as to what the Prime Minister had said the other day 
while speaking on this Bill? He has said: 

"I had given on the last occasion an assurance about no major change 
being made in regard to the use of English without the consent. with-
out approval of the non-Hindi-speaking people. That was made by me 
and that represents not only my view point but the view point of our 
Government. And, when it was made, it was clear to me that it was 
made, largely, with the approval of this House." 

He further said: 

"We stand by that completely. There is not an iota of dUTercnce from 
what we had said then. And. apart from that, what I may have said or not 
said, there are circumstances in the country which inevitably point to that 
direction. " 
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This is what the Prime Minister has again said in this House and I do 
not think that a better reference could be made on the subject making the 
position absolutely clear as to what the attitude of the Prime Minister Is and 
what the attitude of the Government of India would be on this matter. I was 
rather surprised that only for one word, Mr. Anthony tried to make a dis-
tinction between what I said and what the Prime Minister had said, in spite 
of these observations of the Prime Minister, because I did not accept the 
word 'shall', did not accept that 'may' should be substituted by 'shall'. He 
said, the Prime Minister goes one way and the Home Minister Is going the 
other way. 

I am sorry, Sir, I shall take a few minutes more. 

*** *.* *** 

Even on those two words 'shall' and 'may' may I place before the 
House what the Prime Minister had said? Mr. Frank Anthony asked the 
Prime Minister. 

"How are the non-Hindi-speaking people going to be consulted? How 
is 'may' going to be prevented from being interpreted as 'may no1'?" 

The Prime Minister: 

"I shall deal with those pOints. I do not see how this Bill was going to 
say anything about the consultation of non-Hindi-speaking people." 

Shrt Frank Anthony: 

"Why not?" 

The Prime Minister: 

"I say according to my thinking, it is quite absurd and unconstitu-
tional? Give us some reasons. I am a lawyer and the Prime Minister also is. 
Why is it unconstitutional?" 

The Prime Minister: 

"The assurance has nothing to do with the Bill or the Act being 
passed in this Parliament by the vote only of one part of the Parliament. The 
whole thing seems to be absurd on the face of it, limiting the power of 
Parliament, limiting the power of Assemblies and other bodies in that way .... 

. *. • * • ••• 
"It is an assurance which has to be given effect to in other ways. For 

the Government to see to it that nothing is done against it, for the Goven-
ment when the time comes to consult the State legislatures also, I can 
understand. But to say in this House we give an assurance that a future 
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legislation will have to be passed by only one half, or whatever the figure is-
it may be two third and others should not vote, seems to be quite extraordi-
nary .... 

And then he addcd: 

... As for the words 'may' and 'shall'-I would again say that when 
people get excited they do not see quite straight-the word 'may' Is the most 
ordinary word always used in this connection in the English language." 

Then. at the end. he said: 

"1 disagree with the Hon. Member in this context. I say it is not the 
natural meaning in this context". 

That is 'may' means 'may not'. 

This is what the Prime Minister had said. I shall not actually quote 
what he had said. But 1 can say this much at least that 1 had put forward 
this idea in a much milder form and manner. So to create that impression, 
as I said. that I was going in some other direction or moving in some other 
direction is not at all justified. 

Then. there was a good deal of discussion over the appOintment of 
this committee. And again. it was said that we were trying to commit a 
fraud on the Constitution or ..... 

••• ••• • •• 
And we are trying to somehow deceive this House. Mr. Anthony said a 

good deal as to what had happened in the last meeting of the Parliamentary 
Ciommittee. With your permission. I shall only mention one or two matters. 
When the Committee was formed. appOinted the last Committee of Parlia-
ment-the Committee decided to adopt a set of rules for regulating its proce-
dure. One of thc rules adopted by that committee was that the sitting of the 
Committee shall be held in private. Mr. Anthony gave the impresslon that 
the proceedings of the Committee were deliberately kept confidential and 
secret and the press was not allowed. The Hon. Members will see that the 
Committee itself had framed rules for itself and one of the rules was that the 
proceeding of the Committee shall be held in private. May I also add that all 
Members of OppOSition were agreed on this point. Only Mr. Anthony, dis-
sented. But it will be seen that all the other members, both of the Congress 
Party as well as members of the Opposition, unanimously agreed that the 
proceedings of the Committee should be held in private. 

Further I may sC;ly, how voting was resorted to Mr. Anthony said, ... A 
whip was issued and no Member was free to vote or express his oplnion." 
Even in this regard. he is not correct. Voting was resorted to on four or five 
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occasions chiefly in discussions over matters of detail or emphasis and on 
all occasions the majority of the Member of the Congress Party and almost 
all Opposition Members, except Mr. Anthony, voted together. There were 
notes of dissent also-notes written by Members of the Congress Party. The 
minutes of dissent were submitted by Mr. Anthony on one side and Dr. 
Raghu Vira, Shri Harish Chandra Shanna and Shrt Bhanj Deo on the other 
note was also given by Shri P. D. Tandon and Dr. Govind Das indicating 
their dissatisfaction with the majority report. There is nothing here to sug-
gest even remotely any cracking of the Party whip as was mentioned by Mr. 
Anthony. May I also add that when the copies of the Committee's report 
were sent to a State Government, the Madras Government issued a memo-
randum expressing their general agreement with the Committee"s stand 
and differing with the approach indicated in Mr. Anthony's minute of dis-
sent to the Committee's report? 

So, the House will thus see that there was a good measure of agree-
ment, a common approach on various matters. Of course, on certain mat-
ters, on important matters, there were differences of opinion, but the effort 
was to evolve something which would be acceptable to the whole country. 

Now, it has been suggested that there should be a committee of 50 or 
60 or even 1 OO-one of the Members said. Are we going to fonn such an 
unwieldy Committee to consider such a vital matter? This Committee should 
be a purposeful Committee. This Committee will be considering most deli-
cate matters concerning the different parts of the country, questions con-
cerning the language. the official language. So, it would be much better to 
have a small Committce and then 30 will not be a very small Committee-
which can function with some purpose behind it and evolve something 
which would be generally. as I said, acceptable to the country as a whole. I 
therefore, feel that the appointment of this Committee, as suggested in this 
Bill. is perfectly all right. It is just possible as I said. 'Parliamentary commit-
tee'. I do not know. I have not seen my speech. But if Shri Anthony and Shri 
Kamath will catch me and say 'You had used the word 'parliamentary com-
mittee' I would say that if I had used it, I had used it perhaps without fully 
understanding the connotation of it. What I meant throughout was a com-
mittee of Parliamcnt. 

••• ••• • •• 
Interruption* 

But the unfortunate part of it is that, howsoever my colleague might 
try to answer and explain it-he might have slipped-Shri Kamath would 

.Referring to a mem ber (Shri Hari Vishnu Kamath's query that in short in absence his 
colleague has said so. 
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not-accept what he would say non. After all. sometimes if we acccept--our 
mistake. Shri Kamath should certainly accept that much. But I dnot lmow 
what happended; I was not present then. 

The views are different. But we are quite clear about our intention. 
Shri Frank Anthony said 'the cat is out of the bag- and all that. Those 
observations. imputing motives. are wholly unjustified. It Is quite clear that 
in this matter Government must have its own say. It is such a vital and 
important matter that it could not be left to anyone else. Of course, Govern-
ment must lmow the views of Parliament. These are absolutely important 
things. But after all. the implementatIon of it has to be done by Government. 

Interruption-
I do not mind his words. I do not want to waste much of the time of 

the House. I do not mind his words. Of course. he has been using very 
strong language. But I have never said a word like that in reply to him, nor 
am I capable of doing so. But as I said, the appOintment of this Committee, 
is an important provision of this Bill and the purpose is that a Committee of 
Member of Parliament should give thought to this matter before Government 
shall proceed to take any decision in this regard. 

As regards Shri Ranga. I do not went to say much. I have already 
read out what the Prime Minister had said. I would say I was amazed, not 
once. but twice at least or may be thrice. at what Shri Ranga said. He had 
referred to what the Prime Minister had said and that the assurance was not 
being fulfilled-something like that. He showed me an advertisement also 
which had appeared in The Hindu. I do not deny it. It was given by our 
Information and Broadcasting Ministry. I was shocked at what Shri Ranga 
said. If he will compare what I have read out just now word for word with 
that has appeared in the advertisement in The Hindu. He will find that it is 
exactly the same. There is absolutely no difference. If the Prime Minister's 
words are not complied with. if the Prime Minister's words are not fulfilled, 
where will we be? Where will this Govcrnment be? 

It is a very serious matter I say it in all seriousness that it is our duty 
as his colleagues and as members of his Cabinet to see to it that his wishes, 
his desires on such vital important matters are completely fulfilled. The 
difficulty with Shri Anthony is that he will catch the words. not the spirit. He 
docs not mind what the spirit of his speech or of his observations. To deal 
with that is a very difficult matter, and the result is that in spite of what the 
Prime Minister said the other day in his speech, which I am aware has given 
great satisfaction outside, I am especially talking of the non-Hindi speaking 
areas, if the word "may" is not substituted by "shall", kinds of interpreta-
tions are put on it; it is not for me, it is for the House to judge whether the 
*Reply to a mem ber's (Shri Bade) statement that he not only said 'the cat Is out of bag,' 
but it is a deliberate fraud. 
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attitude adopted by Shrt Anthony or Shrt Ranga was in any way justified, 
But I was amazed that of all persons Shri Ranga should be referring to the 
old Muslim League dispute and saying that we did not enter into any com-
promise with the Muslim League then in U. P., and is pointing out that it led 
to the division of the country or the partition of the country. Well, it is 
something which has amazed, and pained me the most, I never knew that 
the policy of the Swatantra Party was also that of the division of the coun-
try. 

What Shrt Ranga said was like that, and I think he will see to it if he 
is good enough to go through the speech again. I have no doubt that he I 
must have created tremendous embarrassment for his other colleagues out-
side. After all, in his party there are others also who do not come from 
Andhra, and they must be forewarned as t;) what the attitude of the leader 
of the Swatantra Party is in regard to the unity and solidarity of the country. 

But, on the whole, I must admit that there has been a general agree-
ment, and this House has exhibited a wonderful spirit. Barring half a dozen 
speeches here and there, the House fully realises the importance of this 
measure, and instead of getting compliments from the Members of the Op-
position for moving this Bill much earlier than 16th January, 1965, there 
were some Membcrs-as I said only may be four or five, not more than that-
who have criticised us. We did it, as the Prime Minister said the other day, 
only to remove all doubts in the minds of those who come from the non-
Hindi-speaking areas. 

After all, we have to consider the practical steps. It is impossible to 
introduce Hindi for all purposes or even in regard to certain specific pur-
poses at once. How do we do it? After all, there is one extreme, I know there 
is one extreme which says that it has to be done immediately. There is the 
other extreme which says that it should never be introduced, and it is the 
opinion may be of a very small number that the provision of the Constitution 
itself in regard to language should be scrapped. These are the extremes, and 
between these two extremes we have to devise ways and means to carry the 
country with us in so far as evolving of our official language policy is 
concerned. 

Hindi is there in terms of the Constitution, but other regional lan-
guages must grow and develop, and they are developing, they are growing, 
and Hindi has also to grow. but English has also to continue during this 
interim period. I quoted the words of the Madras memorandum the other 
day in which they had said that it will have to be used, and it should be 
some form of prolonged bilingualism. I think that is the correct pOSition. If 
we are practical people, and we have to be, we must pursue this course and 
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then alone Hindi will also grow as also the whole country. I agree that this 
is an important occasion, and as some Members said, in sense it is histori-
cal also. I can say that my effort has been throughout to steer clear extreme 
views as I said just now. I wanted to avoid controversies. I have kept myself 
constantly in touch with different view points and I would again appeal that 
on this national question let us rise above party and political considera-
tions. Let us be practical and let us take practical steps. A common lan-
guage I agree is an important medium of creating a common bond among 
our countrymen. Let us, therefore all of us, unite in our efforts to build up 
and strengthen our country and make India a strong and united nation. 

. ';:::;: .' 
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OFFICIAL LANGUAGE DEBATE* 

Mr. Chairman. Sir, the meeting of Chief Ministers of the States con-
vened to consider the language issue was held on February 23 and 24, 
1965. 

The meeting strongly deplor.ed incitement to violence in order to give 
expression to grievances of any kind and urged that strong action should be 
taken to put down lawlessness. It considered that recourse to violence and 
destruction of public property cut at the very root of the democractic 
process which required that all dHTerences would be settled. They felt that 
all those who were in a position to influence public opinion should speak 
out frankly against use of violence and mobilise public support for setting 
disputes and differences in an orderly way. At the same time, the Confer-
ence recognised that genuine difficulties, as wcll as unwarranted apprehen-
sions. aroused by misleading propaganda, must be speedily removed. 

The Conference recalled that though the provisios on the subject in 
the Constitution, through the enactment of the Official Languages Act, through 
the decision to have a trt-lingual basis for education and through the assur-
ances given on the floor of the Lok Sabha by Pandit Jawaharlal Nehru, and 
reiterated and amplified by me in a broadcast to the nation on February 11, 
1965. both the long-term objectives and the need to move towards them 
with necessary caution had already been spelt out. Hindi is the official lan-
guage of the Union and English is to continue as an associate language. 
There was no question of making any modification in these basic decisions 
on which alone a sound policy could be evolved. What needed consideration 
was a number of practical issues, including the amendments to the Official 
Languages Act, 1963 to give effect to the assurances referred to above. The 
Chief Ministers agreed that the examination of these issues should be taken 
in hand. The importance of ensuring equality of opportunity as enjoined by 

·Statement made at the meeting of Chief Ministers of States and Central Ministers to 
consider the Language issue. R.S. Deb., 25 February 1965. cc 1150-1170. 
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the constitution between people belonging to different parts of the country 
was emphasised by many Chief Ministers. Reference was also made to the 
question of the various States having an equitable share in the All-India 
Services. The need for evolving a sound system of moderation for examina-
tions for All-India and higher Central Services before the introduction of 
Hindi as an optional medium was emphasised. It was further urged that 
consideration should be given to the introduction of regional languages a 
media for these examinations. 

It was suggested that before any decisions are taken on these ques-
tions a study of all the aspects involved should be undertaken in co-opera-
tion with the Union Public Service Commission. 

The working of the three language formula evolved by the Chief Min-
isters' Conference on National Integration. and accepted by the State Gov-
ernments. was reviewed. It was decided that this formula should be fully 
and effectively implemented in all the States. It was urged that in accor-
dance with this formula the study of an Indian language. in current use, 
preferably one of the Southern languages apart from Hindi and English in 
the Hindi-speaking areas would further promote the sense of national unity 
and encourage better and freer communication between the people in the 
dilTerent parts of the country. 

Necessary action will now be taken by Union Government in pursu-
ance of the above decisions. 

Interruption· 
Sir, our basic objectives are clear and in accordance with those objec-

tives, Hindi is the official language of the Indian Union and EngUsh will 
continue as an assuciate language. What Shri Sinha said just now is in 
accordance with what Pandit Jawaharlalji said. There has to progressive use 
of Hindi. However, those who do not lmow Hindi will not put In any disad-
vantageous position. Secondly, we have to understand and realise that we 
can only go slow in this matter. We cannot preCipitate matters and I might 
assure the house again-the question was put by Shri Bhupesh Gupta-that 
those who are in the services just at present and who do not lmow Hindi will 
not be handicapped in any shape or form and even in the matter of recruit-
ment there will be no handicap for them. As regards the amendment, 
various practical issues were raised in the Chief Ministers· Conference I 
have referred to some of them. All these points will be conSidered. It had 
been suggested that they should be examined. They will be looked into and 
seen as to what kind of amendment is called for. 

-Referring to same of the Members query as to whether (a) approach of Pt. Jawaharlal 
Nehru will be kept In mind while amending the OfTlcial Languages Act, (b) whether the 
matter was not placed before the Chief Minister's Conference for getting thelr opinion In 
a positive way. as to whether It should be amended or not. 
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Need? It is written there, including the amendment of the Languages 
Act, besides other points this also will be onsidered. I would not like to go 
into further details. Sir besides the amendment of the Official Language Act. 
there are other matters for example recruitment, etc., They will have to be 
carefully examined. There are also the questions of representations in the 
services and the question of the regional languages being the media of 
examination. These are matters which will have to be given very careful 
thought and it is but right than the Chief Ministers should have decided 
that these matters should be further examined and gone into by the Govern-
ment. 

As regards Urdu. Sir, it is true that we have received complaints that 
those who want to learn Urdu have felt handicapped. This is a matter which, 
in fact, concerns mainly Uttar Pradesh and Delhi. We had some talk with 
the Chief Minister of Uttar Pradesh and this matter is engaging their atten-
tion. I have no doubt that those who want to learn Urdu should be given 
every opportunity and every facility. 

As regards what Shrl Manl said, there was actually no talk of any 
package deal in the Chief Minister's Conference. These words were not 
used. I do not lmow what has appeared in the newspapers. Now. all these 
points which I have referred to are all important and we have to consider as 
to how to implemcnt them and whether they are feasible ofimplementatlon. 

In regard to the services. of course there is no objection to what he 
said that the Government of India, if necessary, mig!'!t consult the Chief 
Secretaries also. As I sald, these are important matters. very vital and in a 
way they are connccted with the unity and integration of the country. We 
have thercfore to be very careful in considering these problems. The serv-
ices, of course, it is only the civil services that are meant not the Defence 
Services. 

Well, for the time being it is the All-India Services and the Central 
Services. These are the two categories. 

About what Shri Vajpayee said there is no condition as such. no 
compulsion as such but it was generally accepted and all the State Govern-
ments adopted it that here should be the three-language fonnula in the 
country and that this fonnula should be implemented in all the States. 
Unfortunately it has not been fully implemented and in order to bring about 
cohesion and integration in the country. it is essential that there should be 
a link language' a common language and therefore. Hindi, English and the 
regional language-thiS group is provided. It is better that the outer part 
and other States also try to learn one of the languages of the other state for 
example people in the Hindi speaking States should learn one of the modem 
languages or the language in use in other States. In this regard the State-

807 



ment has said that people in the Hindi speaking States should read one of 
the other regional languages but it is preferable if it is one of the four South 
Indian languages. 50 it is left to the discretion of the boys and the others to 
choose any of those languages but it would be better if one of the Southern 
Indian language is learnt. 

I would not like to say much Sir, but I would end by saying that this 
is a problem which is most vital for us. It is related with the unity and the 
integration of the country. I do hope, Sir that this problem will be consid-
ered coolly by every section of the people and that there will be no attempt 
on the part of any section of our countrymen to pressurtse Government in a 
way which would not be desirable or justifiable. 

I would certainly like to consult other political parties and I have also 
announce that I would be meeting the leaders of different political parties in 
Parliament, I hope I shall be able to arrange it soon. 
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SOCIAL REFORMS 

CREATING A NEW SOCIAL ORDER* 

To begin with, I shall deal briefly with the points raised by some hone 
Members. Perhaps, it would be better if I say a few words on what Shri P.K. 
Deo said about the Orissa Textiles. 

I am sorry that what he said had created a somewhat wrong impres-
sion about the whole matter. This is an old case and it has been carefully 
looked into by the Department of Company Law Administration. It is true 
that an inquiry was held by an inspector and his report was submitted to 
the Department of Company Law Administration. The report of the inspector 
was sent to the Orissa Government when they asked for it. 

Interruption·· 

Under the law, we are not entitled to send the report to anyone else 
except to a shareholdcr subject to his demanding the same. If he does not, 
we are not bound to scnd it to him and we cannot send it to him. The letter 
from the Orissa Government was received in September, 1959 and the re-
port was immediately sent. It is wrong to say that reminders were sent. The 
hone Member. Shri P.K. Deo. mentioned that perhaps many reminders were 
sent. That is quite incorrect. No reminder was sent. On receipt of the flrst 
letter, the report was sent to the Orissa Government. 

Secondly. thcre are two kinds of allegations or charges made against 
the Orissa Textiles. The first is about a breach of the company law. In so far 
as that is concerned. the Company Law Administration examined each and 
every one of the points referred to by the inspector. I might tell the House 
that before any action could be taken. the Orissa Textiles had rectified most 
of the mistakes that were pointed out in the report. I cannot go into each 

• Replying to the Debate on the Demands for Grants for 1960-61 pertaining to the 
Ministry of Commerce and Industry, L.S. Deb, 31 March. 1960 L.S. Deb 8926-8953 . 

•• Replying to a Mem ber's (Shrl Braj Raj Singh) query, "'when was it sent ?-
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and every matter here. But the Company Law Administration does not 
generally want to take action before an opportunity is given to the concerned 
to rectify their mistakes. If they do not do it, naturally action is taken 
against them or a suit is filed In court. But here there was no cause for 
action because the mistakes were rectified. 

I shall marely point out as examples two charges. One is about 
advances to the directors of the company and to other companies in which 
the directors were interested, without disclosure of interest etc. A sum of Rs. 
12.509 was outstanding from some persons as intercst from debit balances. 
These transactions amounted to a contravcntion of section 86D of the 1913 
Act. But since the directors paid the amount of Rs. 1,509 before final action 
on the inspector's report was decided upon, it was felt that a prosecution for 
the technical breach of law would not be worthwhile. 

Secondly. regarding the utilisation of the accumulation in the staff 
provident fund by the company, without going into details, I might merely 
inform the House that the balances to the credit of the staff provident fund 
on 31st March. 1955, were Rs. 1,08.960. The liability of the provident fund 
was cleared off by the company by making investments as required under 
the Trust Deed. 

These were two clear examples which go to show that the mistakes or 
breaches were rectified and no action was called for. Now, there are other 
types of cases which attract civil liability. Generally, the Government of 
India in the Department of Company Law Administration do not consider it 
advisable to go in for civil cascs. The main responsibility of filing a suit of a 
civil nature Is that of the shareholders. I have not got much time because I 
have to deal with a number of other matters, but if the hone Member will see 
the U.K. practice, he will find that the U.K. Government also do not encour· 
age any kind of civillitigatlon In regard to such inquiries held there. It is left 
to the shareholders to take what action they deem fit. 

In this case, the Orissa Government have got a larger number of 
shares in the Orissa Textiles and as one of the shareholders of that concern, 
they could, if they thought proper, have filed a civil suit against the Orissa 
Textiles. Even in that respect, I can quote some cases, but I would not like 
to take the time of the House. 

In another matter not in connection with this case but for a different 
reason. the Company Law Administration took action against Shrl B. Pat· 
naik whose name was mentioned by the hone Member. He gave the impres· 
sion that some kind of protection was being given to Shrl B. Patnaik. It is a 
wholly wrong idea I might tell him that when this case was being examined, 
Shri Patnaik was actually prosecuted by the Company Law Administration 
for certain offences. It was a criminal case filed by the Company Law Ad· 
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ministration against Shrl Patnalk. So there is no question of giving any pro-
tection to Shrl B. Patnaik. 

Interruption-

The Members of the Orissa Assembly, if they so desire, can take up 
that question in the Assembly with the Government. But I would like to tell 
Shri P .K. Deo, that even now I am prepared to look into the whole matter 
again. I have not dealt with that case. It has been dealt with at the Secre-
tary's level. But even though I have not been able to go through the papers 
fully, from as much as I have seen, I am convinced that no action under the 
company law was called for. I have discussed with all my officers of stand-
ing-legal and judicial standing-who have told me only this morning that 
their review or their examination might be scrutinised by anybody. They are 
absolutely certain that under the company law, no action was called for. As 
for the civil suit-of course, it was for the shareholders to take action. Even 
in those matters, they hold certain views. I do no want to express them here. 
I am even prepared to invite Shri P. K. Deo to come and have a discussion 
with the officers of the Company Law Administration. I would only beg of 
him not to refer to such matters in such detail in the House unless he has 
had a discussion with us and has felt convinced that the position is not 
satlsfactoty and the matter should be taken up in the House itself. 

I shall come now to another pOint. Shrl Nag! Reddy said something 
about some of the important concerns in which we have got a minority 
shareholding and the foreigners are in a majority. I wanted to examine the 
figures; but I am sorty I have not been able to get them. But, if necessary, I 
can furnish that information to Shri Nag! Reddy separately. But even if the 
House wants, I have no objection because that is an open chapter, that Is 
an open book. There is nothing secret about the participatlon or collabora-
tion that takes place. But, generally, our policy is that we want that Indians 
should be the majority shareholders in any concern and the management 
should also be predomInantly in Indian hands. 

These are the important points which are borne in mind in coming to 
any agreement. But it cannot be done always and in each and every case. 

We have to make some modifications or we have to accept certain 
condItions in difficult cases. We cannot entirely prevent the development of 
industty in certain directions if we have not got the necessary foreign ex-
hange or the necessaty rupee finance. So, in those circumstances, some 
exceptions are made; and I do not think it would be possible for me to give 
any categorical assurance that no such participation in which there is ma-
jority shareholding of foreigners will be possible. But. however. I do feel that. 

*Referrlng to a Member's (Shri Brlj Raj Singh) query as to 'what Is the amount Involved In 
the case and another Mem ber's (Shri Surendranath Dwivedy) observation than the Orissa. 

811 



as a general principle. we acccept what, perhaps. Shrt Nagt Reddy wants; 
and we have been pursuing that pollcy throughout. 

I was a bit surprised when he said that no Indian is able to design a 
steel plant. He said it would be impossible for any Indian or any Indian 
engineer to put up a steel plant. I was amazed to hear that. I do not want to 
criticise anybody. But. anyhow, the collaborators and the participants in the 
three steel plants will be greatly blamed if that situation exists .... 

I had a slightly different impreSSion. Anyhow, as the Steel Minister is 
sitting here I thought I might convey to the House what he feels about the 
matter. He was telling us that. in fact. a preliminary report has already been 
submitted for a fourth steel plant by an Indian engineer and a number of 
Indian cousultants. The Steel Minister feels that it might be possible to put 
up the fourth stecl plant with the hclp of Indian engineers. He feels that 
perhaps 80 per cent of the officers at the top-he was not referring to the 
lower officers-about 80 or 70 per cent of the officers at the top might be 
found top engineers from amongst our own countrymen. This is, I think, a 
big achievement; and I hope Shri Nagi Reddy will feel satisfied over this 
matter. 

I shall now refer to what Shri B.C. Ohose and Dr. Krtshnaswamy said 
about exports. I am sony I am not prepared to share the pessimism of Shrt 
B.C. Ohose in regard to the improvement fo our exports. I was also a bit 
surprised when he said that during the last three years, or over three years, 
there has been a decline in our exports. But the figures tell otherwise. This 
year, in 1959, our exports have reached the figure of Rs. 623 crores. 

Interruption-

I am giving the figures for the calendar years 1957, 1958 and 1959. 
This Rs. 623 crores is for the last year, I mean 1959. It is the highest figure 
of exports for the last 10 years. However, I should agree with Shrt B. C. 
Ghose that we will have to face enormous difficulties in the coming year. 
The world market is getting more and more competitive. Yet the world trade 
is on the increase and if it is expected to increase, the Indian trade should 
also expand. In that hope. I have a feeling that our exports would rather go 
up than go down. As I mentioned. we may have to face great d1fficulty in so 
far as the West European countries are concerned and the hone Member is 
fully aware of the coming up of the European Common Market. That restric-
tive approach is there and I hope they will themselves realise that It will not 
ultimately help them. However. as far as we have been able to Judge. these 
things have not affected our exports so far. However, we have to be very 
careful and keep a close and constant watch. In fact we are also considering 

-Referring to a Member's (Shrl Blmal Ghosh) claslficatlon regarding figures for 1951-58. 
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ways and means as to how to overcome the difficulties that we might have to 
face in case these restrictions have a bad effect on the trade of our own 
country. I may also tell him that it is our desire to increase our exports in a 
big way through the State Trading Corporation. The STC, it has often been 
said by the people outside, is going in for more imports and has not done 
enough towards exports. I fully realise the significance of these observations 
and for sometime we have been making efforts for the STC to take more and 
more interest in exports. It has been possible for the STC to export goods 
worth over Rs. 21 crores last year and I know that it is trying to double this 
amount in the current year, 1960. 

As Dr. Krishnaswami said, it is true that if you want to export, 
greater production is absolutely necessary. I fully endorse his views. There 
are still many primary products which are exported and which have got a 
fairly good market. Items like oil seeds, chillies, onions, spices, cotton, raw 
jute. oil and oil-cakes, etc. have great export possibilities. It is true they are 
more or less in the agricultural sector; they are agricultural products. So, it 
is essential that the production of these items should be conSiderably in-
creased. I do attach full importance to the increased production of foodgrains 
but I am sorry I do not hold the opinion that the cash crops cannot be 
simultaneously devcloped or their production cannot be increased, whether 
it is cotton or raw jute or oil seeds. All these items could also be developed 
simultaneously. Otherwise, if production docs not increase. the prices go up. 
Some of these commodities are consumed in the country in large quantities. 
I feel somewhat amused but I am told that my friends from the south resent 
the export of chillies. The export of onions will be resented in Punjab, in 
Meerut and in other places. To some extent we will have to make some 
sacrifices. If \ve produce more, we can keep the price level as well as export 
the surplus that is made available for that purpose. I must say that our 
sister Ministries have to realise the urgency and importance of exports. They 
do so but perhaps a greater realisation is called for, as is called for in the 
case of the manufacturers outside and other mill-owners, etc. Similarly. the 
Government as a whole will have to move in this matter and take a bold 
step. 

Dr. Krishnaswami said that special efforts should be made to pro-
mote trade with Africa and Middle-East. I do not want to claim any special 
credit but if Dr. Krishnaswami will see my note on African countries and the 
efforts we are making for increasing the exports, he will perhaps be satisfied 
that the Ministry is already at the problem. He does not happen to be here 
but I would like to inform the House that we had a series of four Indian 
exhibitions in the recent past in East Africa-Mombasa, Dar-es-Salaam. 
Pemba and Nairobi. They were held during the period December. 1959-
February. 1960. For 1960, two more exhibitions-one at Cairo and the other 
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at Accra-have already been approved. We have already one show-room at 
Cairo which was established in 1957. For 1960, two more show-rooms, one 
at Beirut and the other at Nairobi have already been approved. These two 
new units will be started as early as practicable. 

. As regards SouUl East Asia, we have already one small show-room at 
Jakarta and anothe.r at Bangkok. Similarly, show-room in the premises of 
our mission at Rangoon is now under consideration. We considered Sin-
gapore but it has recently been given up. Besides that the Federation of the 
Chambers of Commerce and Industry has set up regional councils consist-
ing of exporters interested in a specific region to aim at concerted measures 
with the help of official and semi-official organisations to promote exports in 
particular regions. 

It was also said that we should try to strengthen our commercial 
representative organisations abroad. At present we have 39 trade officers 
and we spend nearly Rs. 58.79 lakhs on them. From time to time, we have 
reviewed the staiT position of our trade offices and have been considering the 
question of strengthening our commercial representation abroad. It has, 
however, not been possible to increase the staff in many places as the need 
for economy has been paramount. A committee has recently been consti-
tuted to review the starr position in the trade offices in our embassies abroad 
and it is revicwing the position, embassy-wise and it is attempting to find 
solutions compatible both with economy and increasing effiCiency. Although 
Dr. Krishnaswarny said that these incentives or export promotion schemes 
would not go too far to help our exports, I am sorry I do not agree with him 
and I do fecI that we have to take various steps such as publicity, propa-
ganda, strengthcning of our commercial organisations abroad and greater 
production. But export promotion measures are absolutely necessary. I know 
that all those measures and similar measures have been taken in various 
countries who have been able to step up their exports, whether it is Japan 
or other countrics. In fact, what we have done so far in order to boost up 
exports docs not go vcry far. 

I may take the example of refund to exporters. The refund to export-
ers is made with grcat difficulty. In fact, the exporter is put to a lot of 
inconvenience. There are taxes levied by State Governments, excise duties 
by the Government at the centre and other taxes also. I have been consider-
ing whether it would be possible for the reimbursement of the refund to the 
exporter from one place, and the Central Government and the State Gov-
ernments can settle their accounts among themselves. If the exporter has to 
get his refund for salcs tax from the State Government, for excise duties 
from the Central Government and, perhaps, some refund for levies by Local 
Boards, if we could collect all these things together and pay it back to him 
from one centre or one place, it would make his task very easy and t I think, 
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it would give him a special encouragement. I am considering this matter I 
whether we can do it. and we will have. naturally to consult the Economic 
Affairs Department. 

While dealing with exports, I might also say a few words about im-
ports. Although it may look inconghlous, if we want to step up our exports, 
we will have to an extent to liberalise our Imports. There are many things, 
whether it Is capital goods or otherwise. Naturally, for capital goods we will 
have to import for replacement of machinery-tea machinery, coal machinery 
etc. They are all coming up for replacement of their old machinery. Unless 
we have got necessary funds we cannot give them licences for importing that 
kind of machinery. So we have to remember that for sometime to come we 
will have to import more and more. 

The question of raw materials Is undoubtedly most important and, in 
fact, our production could have been much better if we were in a position to 
supply enough raw materials to our manufacturers. whether it is steel or 
non-ferrous metals or rayon yarn or wool tops. Therefore, these two things 
go together. 

Recently some transport workers of some transport organisations 
met me. They said it was false economy not to supply them spare parts: 
their vehicles go off the road for a number of days and they cannot function. 
Vie have to consider these matters and be very careful in so far as our 
restrictions on imports are concerned. 

In fact. I am sorry that whereas for capital goods and machinery etc. 
we get foreign loans. for raw materials we do not get them. We have got 
some from Canada and some from the Development Loan Fund also. When 
the three experts of the U.N. were here. in fact. I told them that it was for 
them to dcvise ways and means how they can help our country to import 
raw materials from abroad in order to develop our Industries. So I personally 
feel that whereas we may ask for help in respect of capital goods and other 
things. we should also, as far as pOSSible, make full eITorts to get sufficient 
loans for import of raw materials. 

Well, in this connection. I might tell Shri Ghose that In spite of these 
restricted imports we have been able to increase our industrial production. 
In fact. if I mistake not. the figures that I have seen last night show that the 
increase is rather over 10 per cent. It has been possible to do so because we 
have been very discrete in fIXing priorities to Imports of various commodi-
ties. We have, naturally. given priority to machinery or to spare parts or to 
raw materials. So our discretion has paid and in spite of restricted imports 
our production has gone up . 

. :.:.: 
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I might also infonn the House that we propose to take Important 
steps in order to minimise the difficulties of the Importers. One of the 
important measures which we have taken is that of repeat licensing. In the 
cases of repeat licensing, licences are issued across the counter within two 
to six days of the receipt of the application. We propose to continue with this 
measure. As a measure of further help. especially to the industry. It is our 
intention to bring in annual licensing for quite a large number of items of 
our imports for actual users and for some established importers very shortly. 
This will be a new and big step and will help a number of industries in the 
scheduled sector as also our small-scale industries. It Is our expectation 
that besides being of help to importers who will be saved from making 
applications for import licences. it will also enable importers to enter into 
longer contracts with foreign suppliers, arrange for freight in advance and 
ensure uninterrupted supply of raw materials to indigenous industry on the 
basis of which they can draw up and implement a planned production 
programme. I might also express the hope that this will enable them to take 
advantage of the price situation in a manner that will maximise the quan-
tum of imports for the same value of foreign exchange. 

I shall now say a fcw words about textiles. This is undoubtedly one of 
the important consumer goods and also serves as a substantial exchange 
earner. The price of cotton has recently gone up, and there is going to be a 
heavy bill on increase in wages, dearness allowances etc. in the light of 
recommendations of the Textile Wage Board. But the biggest difficulty has 
been the shortage of cotton. 

Our production of cotton on account of bad crops has conSiderably 
gone down from 51 lakh bales to about 42 lakh bales, and recently the 
Textile Commissioner has infonned us that he felt that it may not be pos-
sible to make cotton available for more than 38 lakh bales. So this has 
caused a serious situation both for us and for the industry. Further. cloth is 
an important matter on which we cannot take any risks; it comes next to 
food. Therefore, we have decided that we should import cotton from foreign 
countries. 

Because the deficit will be about 12 lakh to 14lakh bales, we have up 
till now, during the current season, pennitted the import of a quantity of 8.8 
lakh bales. We are making further efforts to import nearly four lakh bales 
under P.L. 480 as well as from other free sources in consultation with the 
Department of Economic Affairs. This will, I hope, help in bringing about 
considerable relief in so far as the supply of cotton is concerned. It is 
essential that the textile mills should fully maintain the production of cotton 
fabrics and I hope the prices should not rise in case the supply of cotton is 
adequate. 
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I might also mention a few words about the closed mills in the textile 
industry about which references. have been made in this House during 
Question Hour. There are 39 mills closed. As I had said before, the Textile 
Commissioner's organisation had made enquiries into the case of the closed 
mills. The report has not been submitted, but it is hoped that by the end of 
next month, they will be able to submit their report. However, their prelimi-
nary reaction is, out of these 39 mills, about 19 mills are such which will 
have to be scrapped either because their machinery is completely outmoded 
or their management, financial position, etc, is extremely per1lous. So, in 
these circumstances, the textile working group feels that only 19 mills will 
be left whose cases will have to be examined. They are looking into that 
matter. Hon. Members may say that if these 19 or 20 m1lls are scrapped, it 
might create a difficult situation for the workers who have been working 
there. I quite agree. But there are two points which I would like to mention 
in this regard. Firstly it is good that these old, outmoded mills should not 
remain in production. They are already closed, because in the competitive 
world of today, these old mills with old machinery cannot function at all. It 
is good that they are scrapped and new mills come up, provided with auto-
matic looms, and government would be most willing to give fresh licences to 
parties to set up in the same place or roundabout or nearabout that place, 
so that the workers who have been working there get continued employ-
ment. We are willing to do that. 

Secondly, if these remaining 19 mills which are under examination by 
the textile working group could be revived, some of the steps we can take to 
revive them are : (1) appOintment of an authorised controller under the 
Industries Act; (2) taking over the mill on lease from the Official Receiver by 
the State Government; (3) where defective management is at the root of the 
trouble, persuading the management to affect a voluntary change; (4) create 
conditions in which more finances would be forthcoming, particularly in 
cases where the closure was preCipitated by financial difficulties; (5) grant of 
facilities for renovation and modernisation of machinery wherever necesary; 
and (6) addition of balancing eqUipment when the existing machinery is 
either unbalanced or uneconomiC. 

So, hon. Mcmbers will see that this matter has been receiving very 
careful attention of the Government, and we propose to take various steps in 
regard to the opening of mills and issuing fresh licences for setting up of 
new mills. 

I might also add that the question of modernisation of textile mills is 
very important, and if we want to continue to export our cotton fabrics, 
there Is no way out but to gradually proceed with modernisation of textile 
mills. I know the National Industrial Development Corporation has not got 
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enough funds at its disposal because this modernisation will cost not in 
lakhs but in crores-maybe Rs. 60 crores or Rs. 70 crores or Rs. 80 crores 
or even say, Rs. 100 crores. So, this processing of modernisation will have to 
be carried out in a staggered way. I would suggest that the textile industry 
should not kecp their hands and minds closed. In fact, the textile industry 
in a way has turned the corner, and those engaged in it should .be able to 
find funds from their own resources as from the public either through banks 
or by raising loans, to renovate their mills and bring about a radical change. 
The National Industrial Development Corporation or the Government can 
help them in guaranteeing loans or in helping them to get loans from banks 
or other similar institutions. 

Sri Bimal Ghose and Shri A.C. Guha have referred to the jute indus-
try. At the present moment, the jute industry Is, I might say, in a stable 
position, and those engaged in it have considerably modernised the indus-
try. That must be said to the credit of the industry. However, one thing is 
there. The jute industry should get enough of jute cuttings which perhaps 
are used for mixing purposes, without which the quality of their fabric does 
not improve. So, in so far as jute cutting is concerned, we are going to 
import their needs and requirements from Pakistan. Recently, in our agree-
ment with Pakistan, we have introduced a clause. Formerly, and last year 
also, we had imported some Jute cuttings from Pakistan. So, if the needs of 
industry in so far as jute cutting is concerned are fully met, there should be 
no reason for any kind of dissatisfaction, dissatisfaction in the sense that 
our export of jute goods should not decline. That is my main interest. 

It should also, however, be remembered that about ten per cent of 
the looms are still scaled. Formerly, it was 14 per cent. The industry has 
brought it down to ten per cent. So, they have moved in this direction. I 
have been telling them, and I would appeal to them again, that they should 
keep it constantly in mind and try to release, even if they can do it only 
gradually, their looms. 

About tea, I shall not say much. But there is one aspect which has 
caused us some concern. Tea exports declined rather substantially last year. 
However, we think that it may be possible to make up that loss in the 
current year. Even if we may not be able to make up, I hope the export of 
tea will go up in this calendar year. Infact, we have taken a number of steps 
to increase the production. I do not want to go into the details. But in 
respect of Cachar and Tripura areas, especially, where the gardens are 
weak, we have given them subsidies in the matter of fertilisers, transport, 
etc. Recently we have introduced two schemes to give them machinery on 
hire-purchase basis. It was difficult to introduce this scheme in so far as 
the weak gardens are concerned, because they cannot provide the necessary 
security. Still, the Tea Board has provided funds for the same and this 
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scheme Is being implemented. About Rs. 75,000 per tea planter would be 
given in case of Cachar and Tripura.. In so far as the other areas are 
concerned, larger funds had been allocated and a maximum of Rs. 2 lakhs 
would be given to each planter for this hirepurchase scheme and they can 
replace their old machinery. In fact, it is important that the old machines 
should be changed, so that the plantations can improve. 

As you are aware, the Finance Minister has stated in his speech that 
in order to relieve the tea industry from the local levy of the Assam and West 
Bengal Government, an enabling provision has been made for raising the 
excise duty on tea, so that suitable compensation can be given to the State 
governments for abolishing their levy. That has been a big problem with the 
tea plantations of Assam and Bengal. This step which the Finance Minister 
has taken will, I hope, after discussions with the State Government give a 
great rellef to the planters. 

As regards propaganda of Indian tea, I might merely mention that we 
have recently decided to carry on propaganda of Indian tea in U.K. But we 
fell that we should not completely rule out the general propaganda or come 
out from the Tea Council. General propaganda of tea also is desirable be-
cause it helps in the consumption of more tea in those areas where tea is 
not consumed much. So, we will be joining in general propaganda also of 
tea. But specially this step of propagating Indian tea in U.K. has recently 
been decided and a market analysis was carried out. 

We have decided to post an office in the U.K. to look after the inter-
ests of Indian tea in that connection. Similarly we have selected an officer 
for the post of Tea Adviser in the Consulate General of India in New York. It m~ 

will naturally be his duty to strive for the promotion of tea exports to the 
United States and Canada and to organise the necessary publicity and 
propaganda for this purpose. In rcgard to West Germany and other Euro-
pean countries, the deputaion of an officer to maintain close relationship 
with the local tea trade is also under consideration. 

As regards corree, its exports are also limited only by our production. 
We would like to export more. We have now deCided to increase our produc-
tion and we hope it would be possible to double our production of coffee by 
the end of the third Plan period. This will, I hope, meet the internal need as 
\vell as the needs of export. We shall try to achieve this increase in produc-
tion now only by intensive cultivation in the areas already under cultivation, 
but also by taking up coffee-growing in new areas where conditions are 
suitable. Such areas will perhaps be found in the States of Andhra, Orissa 
and Assam. 

I wanted to say a few words about rubber, but I shall not do so as 
there is hardly much time left. In the case of rubber also, we want to 
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increase our production. We are greatly in short supply of rubber at the 
present moment. We are importing about 14,000 tons of rubber, So, we have 
a scheme for replanting 70,000 acres of our lowyielding rubber land. We are 
also giving subsidy to growers from Rs. 250 to Rs. 400 per acre. In fact, we 
are already considering whether this subsidy should be further increased. 
There is a great possibility of cultivation of rubber in Nicobar and Andaman 
islands. Nicobar is ideally suited for this purpose. In fact, we are carrying on 
a survey in these islands. When the survey report comes, we will consider as 
to what further steps have to be taken. 

8hri Vinayark Rao made a reference yesterday about forward markets 
and forward contracts. In fact. he said that forward trading should be banned. 
It has both advantages and disadvantages; I shall not go Into them. But I 
may merely tell him that during the last few years, we have also come to 
know that the members of the forward market associations have indulged in 
\\Tong practice. The powers available under the existing Act have been found 
to be insufficient to curb these activities and it is proposed to tighten up the 
regulation by such measures as registration of all associations in the coun-
try engaged in forward trading of one kind or another, rendering kerb trad-
ing and publication of kerb rates illegal. tightening up the penal prOvisions 
of the existing Act and such other measures. I propose to come before the 
House with a Bill to amend the existing Forward Contracts (Regulation) Act 
to provide for these matters. 

I may also inform the House that the present Patents and Designs 
Act was enacted in 1911 and since then there have been vast changes in the 
political and economic conditions of the country. In 1957. the Government 
of India requested Shri Rajagopala Ayyangar. who was then a Judge of the 
Madras High Court, to advise them in regard to the revision of the patents 
law. Shri Ayyangar submitted his report. which Is indeed very comprehen-
sive. It deals in detail with all the Important aspects of the patent system. 
Mter careful consideration of the relevant matters. Shri Ayyangar recom-
mended that the existing patents law in India should be revised and im-
proved. having regard to the specific economic, industrial and technologtcal 
conditions of the country. He has proposed that there should be a special 
provision in the statute to minimise the abuse of patent monopoly and to 
ensure the compulsory working in this country of patents. His recommenda-
tions are undcr examination and it is hoped to introduce in Parliament 
during this year a comprehensive Bill on patents to take the place of the 
existing Patents Act. I must express my sincere appreciation for the great 
work that 8hri Ayyangar has done in regard to these complicated problems. 
He has put in very hard work and his reports are voluminous and indeed 
make an invaluable contribution. It Is with his assistance that we would be 
able to enact a satisfactory legislation on patents. 
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I might also inform the House that from 1st April, 1960-from tomor-
row-we will be adopting the metric system in India. 

We have consulted the State Governments and they have all agreed. 
As you all know, currency was to be decimalised and the prevailing weights 
and measures were to be replaced by the metric system. Now the currency 
reform is nearly complete and the reform of weights and measures is in 
progress. So, It would be possible to adopt this system from the 1st of April 
1960. 

Before I conclude, I shall refer to one or two important matters con-
cerning the industry. My colleague, Shri Manubhai Shah, has dealt with 
heavy industries at great length. He has furnished the House with all the 
information in his posseSSion as to what Government propose to do now and 
in the next Third Plan. The plan is indeed sizeable and heavy industries will 
undoubtedly revolutionize the economy of our country. 

Here I want to say a few words in so far as the dispersal of industries 
and employment are concerned. I have given thought to the matter as to 
how we can increase employment and give more employment to our people. 
Though I am saying nothing new, it is almost certain that, in so far as these 
heavy industries are concerned, unless we can develop the ancillary indus-
tries along with them there will be no dispersal of industries and there will 
never be greater or larger employment. Though we have been thinking about 
it we have not been able to take any definite steps. I think when licences are 
issued, or any agreement is arrived at, it will have to be carefully considered 
as to what are the ancillaries which should be set up outside the Ligger 
project. For example, take motor car. Everyone knows that a large number 
of the parts, components and tools of a motor car could be made outside the 
assembly unit. At the present moment, it is true that some of these parts 
and components are made outside. My idea is that whether it is an alumin-
ium factory, a factory manufacturing cars or other factories, before we issue 
licences we will have to settle about the setting up of ancillary industries 
through discussion. I am not thinking in terms of making any law. As I said 
the other day, in the United States the General Motors have about 20,000 
subcontractors with them. Imagine what a big number it is. That is so not 
only in motor cars. Even in the steel plants there, in the Steel Corporation of 
the United States, they have got 55,000 small industries or businesses 
which feed the requirements of the steel plants. So it is this kind of ancillary 
industries which we will also have to put up in our country, and we must 
take some positive steps in that regard. I have no doubt that we will be able 
to do it successfully and we will be able to have a concrete and positive 
scheme in so far as this mattcr is ('onccmed. 

There is another aspect. In fact, I have been thinking that our small-
scale industries nisatlon will have to make a radical in their . . .' ...' . . . 
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present set-up. I personally feel that our small-scale industries organisation 
should have three clear-cut divisions. By 'cleat-cut' I do not mean that there 
should be a very hard and fast line, but there should be a clear-cut division 
of work. One unit or division should deal only with ancillary industries. It 
will be for that organisation to demarcate, as I said, selected items which 
should be built up in the ancillary industries, to help the parties in getting 
the funds, if necessary, through banks or otherwise to get them raw materi-
als etc. Even if foreign participation is called for, Government can lend its 
moral support to those parties so that they can get the necessary foreign 
exchange, because usually it is the bigger parties which can easily secure 
collaboration and participation with bigger concerns abroad. If the outside 
concerns know that Government has given their moral support to a particu-
lar party, they will easily get the necessary loans or partiei pation from other 
countries. I know of one or two cases. As soon as it was mentioned by one 
of our officers to a foreign concern "Why not you try to come to an under-
standing with some other party here? We can tell you definitely that no risk 
is involved" they immediately understood the implications and fully agl"eed 
with it. In fact, they are now in the process, of discussing with the other 
smaller parties. So, I think that this unit should only look after the ancillar-
ies. 

There should be another unit or division which should give guidance 
in regard to the setting up of medium size industrtes. There is not much 
difference between the two as ancillary industries may also be mediumsize 
industries. But I am thinking of a few items which could be taken up as 
medium-size industries, to which a reference was made by Shrt Manubhai 
Shah. For example, paper. We are in short-supply of paper and it has been 
estimated that by the year 1963 we will be short of writing and printing 
paper etc. by about 1,43,000 tons. At the present moment, we are importing 
paper. How to meet this gap? There can be 4,5, or 6 big paper industries 
which might meet this gap. But, as Shr! Manubhat Shah has stated, it 
would be desirable to set up smaller factortes if they are economical. An 
investigation has been held by an expert in paper and Shri Manubhal Shah 
has passed on that report to me. I was looking into that and I found that It 
is stated that for a plant with the capacity of 3,600 tons Rs. 29 lakhs will 
have to be invested. It is also stated that it will give a return of 18 per cent. 
He has gone into great details and furnished every small information that is 
called for in this connection in that report. Of course, he has based his 
figures also on five tons per day. Then the number of factories will be much 
larger. But even if it is ten tons per day and an investment of Ra. 29 lakhs is 
made with a return of 18 per cent. what greater advantage or benefit can we 
expect? On that condition, we can set up about 50 factortes instead of 
having five or six. Every member from every part of the country, is naturally 
anxious that he should have industries in his area. Now, if we have 50 paper 
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factories, we can distribute 2,3 or 4 factories in each State and the raw I 
materials also for these small factOries will not be so cllfficult. Shri Manubhai 
Shah says that they have prepared schemes for 5 tons with an investment of 
Rs. 10 lakhs or two or three tons with an investment of Rs. 5 lakhs. I was 
referring to raw materials. For bigger factories we want bamboo. Bamboo 
might be in short-supply and it might not be possible to supply bamboo in 
adequate quantities as raw material for these large paper industries. In the 
case of samll industries, you can use waste paper, rags, straw or bagasse. 
These raw materials could be easily consumed by the mecllumsized indus-
tries. 

He has also said that even small paper pulp plants could be set up. 
Up till now the idea was that we can only have a pulp plant as a very big 
and a major industry. But he is of the opinion that pulp plants could also be 
set up as medium-sized industries. Further it will be much easier and 
cheaper to supply paper-making machinery to these smaller paper indus-
tries. We can make them here more easily and it would be cheaper also. 

I shall mention another item, viz. machine tools. If we so desire we 
can certainly put up small factories for machine tools. In fact, during the 
war a large number of factories had corne up which were making machine 
tools, but later on as the then Government did not take any interest they 
came to an end. But we have many technicians and others who can take up 
this work. For machine tools also an investigation has been made but it has 
to be further verified and finalised. 

It may be possible to get Rs. 30 lakhs worth of machine tools from a 
unit in which Rs. 30 lakhs are invested. If Rs. 50 lakhs are invested, you 
can get Rs. 50 lakhs worth of machine tools. We will require machine tools 
in very large quantities. In fact, our requirement would be of the order of Rs. 
30 crores. That is the minimum figure. It may go up to Rs. 50 crores. At the 
present moment perhaps we are importing about Rs. 15 crores worth of 
machine tools. Of course, we should have for machine tools etc. bigger 
factories. We are going to double the Hindustan Machine Tools capacity. 
Another new factory is going to be set up. Besides that, if we take up this 
item as a mediumsized industry we can again disperse the industry and give 
employment to people living in different regions. I was therfore suggesting 
that there should be another unit which should be formed in the small-scale 
industries organisation in order to help and guide the new entrepreneurs. I 
am even thinking, and in fact I have suggested to some State Governments, 
that they should themselves, if others are not forthcoming, set up some 
industries. They do not require very big sums. If they do so it is all right. I 
would even suggest that the Central Government set an example by building 
a few such industries so that others can follow up if they so desire. 
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The third division or unit which I would mention at the end is the 
industrial estates and the small industries which do not cost more than Ra. 
5 lakhs. I do not want to say much about It. Shri Manubhai Shah has 
already said enough on that. I do not entirely agree that these Industrial 
estates should not be put up in cities. They have to be put up in cities 
because there also the question of employment Is tremendous. But besides 
that, I made some enquiries from the Irrigation and Power Department and 
came to know that there are about 600 to 680 towns with a population 
ranging between 10,000 to 20,000. Out of these over 600 towns, there are a 
little over 300 towns which are electrified. These towns are In fact the hub of 
the villages round about them. I feel that the electricity there should not be 
utilised only for lighting purposes but we should also utilise it for setting up 
small industries or industrial estates. They should be rural industrial es-
tates. If in those towns we can set up a large number of rural industrial 
estates, we can have greater production as well as provide chances for larger 
employment. 

I shall go a step further and suggest that we should think in terms of 
industries in sheds. Placed as we are, with our poverty and unemployment 
we cannot always think in a big way. In villages, of course, when we think of 
using machines we cannot think of it without power. There Is not enough 
scope for power at the present moment in the villages particularly. However 
expansion of power is going on even today. There are not less than 6,000 
villages where power is available and in another four to five years it is said 
that about 46,000 or 50,000 villages will be covered. In those villages we can 
even have small sheds. We can have training-cum-production centres there. 
We can utilise the local talent. We can make goods which may be needed for 
the villages themselves. Small agricultural implements, lanterns and so many 
things we can think of which could be made in those small sheds on which 
we may not spend much for buildings etc. There may be a modest effort. But 
it will undoubtedly be in the midst of the rural areas where people w1l1 be 
greatly benefited. 

I have taken much of your time but in the end I would merely say 
that when I suggest these things about anCillary industries, medium-sized 
industries, small-scale industres or industries in sheds, our objective only is 
to industrialise the country physically as well as mentally. It is necessary 
that each and every citizen of our country should feel that if he Is prepared 
to work with his hand he will get an opportunity for working or he will get 
employment. It is essential. I know it will take time but we have to proceed 
in that direction so that we can industrialise the country because with 
agriculture industries have to go and both have to be Interspersed and gtve 
employment to people. But the essential objective behind these things in my 
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mind is that it will lead to what we call decentralisation of wealth. Our real 
objective is to create a new social order. That new social order can only 
come about when there is no concentration of wealth. In what I have said 
just now there is decentralisation of wealth. It can only be possible when we 
cany out our industrial programme on the lines I have just now suggested. 
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PRUNING POLITY FROM CRIMINAL 
ELEMENTS· 

Mr. Speaker, Sir, it has appeared to me that this Bill has been 
generally welcomed by every section of this House. Shrt Indrajit Gupta has, 
of course, opposed it. But I felt that his tone was also somewhat weak. 
Anyhow, I must compliment him for making a very nice speech this morn-
ing, whether I fully agree with him or not. 

Four or five important points have been raised in the course of the 
debate. I shall try to deal with them one by one. It was said by my hone 
friend Shrt Goray that my colleague, Shrt Datar, was not frank enough and 
did not mention the name of the party which was carrying on propaganda in 
the border areas. Firstly, I should like to make it quite clear that this Bill is 
not being framed with a view to taking action against any particular party. 
Generally, it cannot be so done. Whosoever indulges in activities which are 
not in the interests of the country, or which go against the proper mainte-
nance of the security of the border areas or whichever may be the party, or 
whosoever may be the individual, action will have to be taken against that 
party or individual. In so far as this particular Bill is concerned, action has 
to be taken against individuals. Shrt Gupta said that this was a very danger-
ous Bill. I do not know how he says that. Of course, the provisions are 
harsh, no doubt, and action will have to be taken. But it is not a case of 
preventive detention. There is no detention as such provided in this Bill. We 
have merely added to the number of offences under the Criminal Procedure 
Code, and action will have to be taken through the court against individuals 
or groups of individuals. And there is a right of appeal to the High Court. So 
it is a regular way of taking action against people who will be conSidered 
responsible for committing any illegal act or acting against the provisions of 
this Bill. Action will be taken not against any particular party or members 

*Replytng to the Debate on the Criminal Law (Amendment) Bill, Lok Sabha, 24 AprU 
1961. cc 13447-59. 
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of that party, as 8hri Goray said, but he will remember that 8hri Indrajit 
Gupta himself quoted the names of two or three papers and he said that 
they were being published or edited by those who were not Communist and 
yet they were canylng on certain kind of propaganda which was not consid- :;:;~::::::;: 
ered desirable. This was said by Shri Indrajit Gupta. And he named Satyapath 
Karma Bhooml and one more, SarhadL 

Interruption· 

That is all right. I shall go into the details, whether they are Congress 
papers or not; I shall refer to it a little later. 

But in reply to 8hri Goray I want to say this. Suppose there are some 
papers, 8hri Indrajit Gupta says that they are Congress papers. I say that 
they are not Congress papers. They are papers being brought out by inde-
pendents or others. In that case also, if it is found that they act against the 
law, action will be taken against them. So when Shri Datar did not specifi-
cally mention any party, I do not think he had anything else in his mind. He 
wanted to put it in a general way. 

But, again, I am sorry Shri Indrajit Gupta challenged the Government 
and said, "Will Government come out frankly?" He wants us to tell them that 
this law is being made for taking action against the members of the Com-
munist Party. 

The hontble Member said that Government should be frank enough to I 
say so, that this Bill is being placed or has been placed before Parliament for 
taking action against the members of the Communist Party. 

Anyhow, I cannot deny the fact, the whole country knows it, that in 
so far as this border question is concerned, generally the opinion of all 
people in the country is very much agitated over it and they feel that China 
has committed an aggression; but there is an opinion in the country among 
certain people, and especially among members of the Communist Party, who 
do not strongly hold that view. And there have been differences amongst 
them also--I do not know we have only read in the papers-differences, and 
acute differences. Party conferences and conventions have met and yet we 
can see, from behind the scenes of course, that the differences still con-
tinue . 

• Refernng;o a Member (Shrllndrajit Gupta) who had observed "I quoted those Congress 
papers because they have written certain things to show that the Communists are not 

L--'lIciiaril~iin~oinl.iilii.:lti.Pi~rui~i .. aj.~inidial··I·I.I .. 1 .. 1.1 .. 1.1 .. 1.1.1 .. 1.111.1:>:<1111 .. 1.1 .. 1 .. 11111 .. 1.1111111111111111 
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interruption-

I want to depend on non-official opinion also if I can. Certainly, 
Government machinery is also there. But it is better to balance the two and 
then come to one's own conclusions. 

Interruption" 
Yes, I agree with that; I am not saying anything against that; it is 

good that the members of the Communist Party try to make up their difIer-
ences and come to a definite conclusion. But it is true that the members of 
the Communist Party hold a particular opinion on this question, and what 
they want is that there should be some kind of political negotiations be-
tween China and India and they should settle these matters through nego-
tiations. We are not opposed to that. The Government of India also have 
taken up the same attitude. But the difference comes when the Communist 
party puts India and China on the same level. Their resolution also indicates 
this thing. They say that China has made certain mistakes. and so has India 
also, there 15 some difference of opinion over border matters, and there are 
certain disputes. and so on. as if India Is also guUty as well as China. The 
fact of the matter is that there is an aggression by China on India; thou-
sands of square mUes have been occupied by them; and yet the Communist 
Party wants to put India and China on the same level. They want to put 
both on the same level. My difference arises there, on that particular point. 
And it is obvious. it cannot be denied-that this creates almost in a way a 
demoralisation In our people as a whole. people living in this country, citiens 
of this country. I do not question your patriotism, but talking all the time in 
a way which accuses more or less both India as well as China, and accusing 
Indian leaders by saying that they really do not want to negotiate, that they 
do not want to come to terms .... 

I have not got much time; otherwise I can quote instances where 
papers have sntrongly criticised, and they have frankly said that India really 
does not want a settlement .... 

But there is no doubt that the Communist Party has become much 
more active in border areas during the last few months or one year than 
they were ever before. I do not want to say that they should not go and work 
there. But sometimes, one feels doubtful as to what the matter Is, because a 
number of centres are being set up, the units of the Communist Party have 
been formed. and all kinds of activities are being carried on, and papers are 
coming out etc.; that all these things should come up within a few month.s 

• Replying to a Mem her's (Shrl Goray) observation. ""The Home Minister should not de-
pend on papers; he should have something much more authoritative." 
··Referring to a Member's (Shrl Indrajlt Gupta) query as to whether there are any durer-
ences or not In the Communist Party. it Is not fair to Judge the party by its accepted 
resolutions. In Its offiCial ? 
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or written, even a short period is something which makes one feel doubtful. 
What you say or what you do not say does matter. Talks on the Sino-Indian 
border question or dispute are going on in your private meetings or some-
times in public meetings also. I do not know, but I am merely referring to 
what is generally said in public meetings. I am referring only to speeches 
made in public meetlngs-Speakers reiterated the party's contention that 
China had not committed any aggreSSion on India and that the border 
incrusions were due to non-demarcation of the boundruy; they said that 
there was no danger of war from China; then, of course, comparing the 
pace of development in China with that of India, they said that India was far 
behind. They warned that in case India was involved in a war with China, 
thousands of Indian traders who had trade dealings with their counterparts 
in Tibet would suffer tremendously. It is all right. You can always say that 
India Is far behind China industrially and in other matters. But in what 
context and at what place? That has all to be realised. Even when you talk 
like this that Indian traders will suffer in case India was involved in a war 
with China, it may be a fact. But yet to say all these things in places and 
areas which are border areas and to talk of India's backwardness as com-
pared to China in those places is, I must say, neither desirable nor capable 
of producing a good effect on the people of that area. 

So this has to be remembered. If you try to be very lOgical, it Is just 
possible that we may not be able to meet logic with lOgiC. But the activities 
of the party there are sometimes secretive, secretive in the sense that we 
cannot know and we do not lmow what happens in your party. 

Interruption* 

You do not lmow. That Is quite all right. But Shri Indrajit Gupta 
challenges and says that Shri Puranik, or someone else, was not present 
there. I do not lmow what the name was. Therefore, I do not want to quote 
names. But one of their papers Jan Yug contains what is generally stated in 
the publk meetings. Of course, it said something about the Prime Minister-
I can quote it if you like-under the caption, "Jhoot, jhoot, jhoot", in banner 
headlines. The paper then accused the Prime Minister of irresponsible utter-
ances against the Communist Party and stated that as there was no rule 
banning the presence of Communists in Parliament, similarly there was no 
rule preventing the presence of Communists in the border areas. Its editorial 
took a decidedly pro-China line .... 

Interruption** 

You said that you wholeheartedly support the Prime Minister . 

• Referring to a Member's (Shri IndraJit Gupta) observation "We do not know everything 
that goes on in the Congress Party" . 
•• Referring to a Mem ber's (Shrl Chlntamanl Panlgrahl) query "What is wrong in it"? 
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Interruption· 

But then at least better language should have been used. To say 
.. Jhoot jhoot. jhoot". not once but twice Or thrice and in banner headlines. 
does not show great courtesy and respect for the Prime Minister. 

If they want to have that caption. I have no objection. 
The same paper published some kind of an advertisement inviting the 

people to face China's aggressive activities on the northern border. This 
advertisement was given by the U.P. Government and it was published In 
Jan Yug. Later on, the paper realised that it had committed a great mistake, 
a blunder-that they gave space for this kind of advertisement In their 
paper. So the editor or publisher felt very much embarrassed and later on 
published an apology for having published in its issue of such and such 
date an advertisement of the U.P. Government inviting the people to face 
China's aggressive activities on the northern border. Imagine the paper pub-
lishing this kind of apology. What does it indicate? 

Therefore, I would merely like to urge that the Communists do many 
things which create a great deal of doubt and suspicion in our minds. If 
these activities are carried on by the Communist Party and the situation 
deteriorates, naturally. the provisions of the Bill will have to be brought into 
action and necessary action will have to be taken. 

As regards two or three papers which were referred to by Shri IndraJit 
Gupta, I have not got the details about Satya Path. He himself said that the 
editor of the paper was one who had resigned from the Congress, ex-Secre-
tary of the District Congress Committee. I do not know whether he re-
Signed. But. anyhow. he is an ex (Interruption). The editor of Karma Bhoom1 
is one who has resigned from the Congress. I may also add, with the permiS-
sion of Shri Gupta. that his son is a prominent Communist worker in that 
area. 

Therefore. the paper will be supporting Shr! IndraJit Gupta or his 
supporters there. There is no wonder about that. 

Shri Goray referred to the constructive work in that area. It Is not 
only that the laws will have to be made effective .but we have really to do 
something more than that. I entirely agree with him. The Government of 
India had been paying special attention to this aspect of the problem. Some 
time ago, the Government of India advised the State Government on this 
matter and it was decided early in 1960 that the Government of India 
should take greater initiative in the administration and development of the 
areas bordering Tibet which had been somewhat neglected in the past. 

·Replying to a Member's (Shri Indrajlt Gupta) statement that they support the Prime 
Minister in his foreign policy. 
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As I stated, it was decided that these areas shoUld be divided into 
small units of administration and should be constituted into new districts, 
especially in U.P., Punjab, Jammu and Kashmir and Himachal Pradesh. 
They have been. constituted into a number of new districts; in U.P. 3 : 
Pithoragarh, ChamauU, Uttar Kashi: in Jammu and Kashmir: Ladakh: in 
Punjab : Lahaul: and Kinaur in Himachal Pradesh. In fact, the administra-
tion of these new districts has been modelled with the object of vesting as 
much authority and initiative as possible in the local officer. The Deputy 
Commissioner is also the Development Commissioner for the area. The Dep-
uty Commissioner is vested with the administration and with wide financial 
powers. In matters requiring the reference to the State Government, the 
Deputy Commissioner deals direct with the Chief Secretary or any other 
officer deSignated for the purpose, which officer disposes of all matters 
under the instructions of the Chief Minister. So, these powers have been 
delegated with a view to expedite matters. 

Naturally, the development of the border areas is the responsibility 
of the State Government. But the Government of India has sanctioned fi-
nancial assistance on a substantial scale to the State Governments. I may 
give some figures for the year 1960-61. We have discussed the projects 
formulated by the State Governments and the Administrations concerned 
and schemes to the extent indicated below have been approved for implem-
entation. U.P. Rs. 1.83 crores; Punjab Rs. 34.80 lakhs; Jammu and Kashmir 
Rs. 62.37 lakhs: and Himachal Pradesh Rs. 9.89 lakhs. The total is near 
about Rs. 3 crores. We have not neglected that aspect; we have tried to do 
as much as we can during this period for the development of these areas. It 
must be admitted that they are backward and it is also true that we have 
not been able to pay enough attention to that, so far. But, however, there 
are various developmental activities besides road-making which is being 
done on a very extensive scale. The means of communication, if they are 
opened, will help the people of that area a good deal. 

Interruption * 
If necessary, I shall refer to that; why bother about that part just 

now? 
As regardS the officers working there, I was sorty to hear from 

Shri Goray that the officers did not appear to him to be earnest enough; he 
felt that they should have been more earnest and more devoted to their 
work, Of course, if after dinner they played bridge, I think it should be 
ignored. 

M b ' (Sh· M B Thakorel query as to who wanted the Minister to • Replying to a em er s n .. 
speak about the Indo-Pakistan border. 
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Interruption-

Anyhow you referred especially to their playing cards. I certainly llke 
to say that the officers have to be alert and vigilant and much more devoted 
to their work, especially in that area. Indeed it Is a very difficult area and 
they are cut off from their people. They have to live there. It is not so easy, 
as Shrt Goray says, to recruit people from the same place. Shrt Goray may 
be surprised to know that I receive a number of recommendations or refer-
ences that the people from the hill should be transferred to the plains. The 
officers of the hllls instead of trying to live there and serve their own people 
want to come to the plains and serve in any capacity. Still, I would very 
much like that the local people should be recruited. After all, for higher level 
of officers we will have to depend more or less on outside people who are not 
actually residents of that area. If people from the hUI area or from that 
region are available, certainly I know the State Governments will welcome it 
and try to post them there. 

As regards J amm u and Kashmir there is a different procedure alto-
gether. If the laws are made applicable to Jammu and Kashmir-we have 
done it in a number of cascs-but the procedure Is entirely different. We 
have to come up with a separate Bill and all that. But Jammu and Kashmir 
Government has got adequate powers to deal with this kind of a situation. 

Shrt Khadllkar referred to propaganda being carried on, outside the 
notified area. He might have seen clause (2), it is general clause; it says: 

"Whoever by words either spoken or written, or by signs, or by visible 
representation or otherwise, questions the territorial integrity or frontiers of 
India in a manner which is or is likely to be prejudicial to the interests of the 
safety or security of India, shall be punishable with imprisonment ..... 

So, it applies to whoever by words either spoken or written or by signs does 
these things in any part of the country, in any nook or corner. Action would 
be taken against anybody who does it. Then clause (3) is of course wider. To 
that, I shall refer a little later. Shri Manabendra Shah Is rather worried on 
account of clause (3) and perhaps Shrt Khadilkar also referred to the people 
of that area, who are moving about-nomadic tribes, etc. That is the real 
difficulty. I was under the impression that though quite a few people might 
be moving about, generally the people reSide there. But I was told by 
Shrl Manabendra Shah that generally the people are moving about. In 
that case, of course, exell1ption Is provided. In sub-clause (3), it is said 
"subject to any exemption". So, exemptions can be made by notification. 
It might cause difficulties to the people, because they are not aware of the 
rules and regulations. However, it will be for the officers in that area to 

-Replying to a Member's (Shri Goray) remark -I am not antl-bridge.-
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take special care of this. 

So far as the residence clause is concerned, it is provided in a num-
ber of Bills. In West Bengal also, this kind of provision is there, and we have 
had no reports of any harassment so far. In any case, if there is any 
difficulty, it will have to be removed by executive action and the officers will 
have to take special care to see that these people do not suffer, if they move 
out to some other area and they want to come back. 

Interruption· 

Shri Manabendra Shah is frightened of that fact that the provisions 
of the Bill may come in the way of normal activities. For example, some 
people are wanting to redistribute the districts or something like that. There 
is perhaps some kind of a movement going on, etc. Personally speaking, I 
would not like that this kind of thing should go on, but even if it goes on, 
this Bill is not going to come in the way of that kind of normal activity. 

Before I conclude, I would merely like to say that I do not feel happy 
to come up with this Bill. But there is no doubt that the India-China border 
trouble is exercising the minds of the people tremendously. If there is any 
kind of activity which will in any way weaken or demoralise our people, it 
has to be stopped. As I mentioned earlier, so far as this Bill is concerned, we 
will deal I egaUy , lawfully through courts and processing of cases. 

So far as the Preventive Detention Act is concerned, I somewhat 
differ. I remember Shri Indrajit Gupta saying that he was arrested four times 
and it was found that the charges on which he was detained were wrong and 
he was acquitted. I was also detained more than once. But to tell Shri Gupta 
the truth, as long as I was in jail I felt all the time that I was rightly 
detained. 

Interruption ** 

Of course, it was not possible for Government to have proved it. I 
knew for certain that they could never have proved that I had done anything 
which was against the Government or which might have in any way affected 
them. Those were war days. But I felt within me that they had detained me 
correctly and rightly. So, it all depends on how you look at it. Therefore, I 
said, Sir, that I do not feel happy, yet there is no way out and in so far as 
this border problem is concerned there can be no half-way house. One has 
to be clear and categorical about it, and it is absolutely essential that the 
integrity of the country is fully maintained and preserved. 

-Referring to a Member's (Shri Manabendra Shah) remarqs "My request was that clause 
(2) should be lIke sub-clause (2) of clause (3). 
--Referring to a Member's (Shrl Indrajlt Guptafs remark "I did not.' 

," .' . ....... ., .. 
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I have nothing much to add. I am grateful to you that you have 
already replied to the pOints raised by Shri Tangamanl. You have rightly 
stated that even if there is any matter on which a person is aggrieved., he 
can go to a magistrate or to a court of law. 

In regard to a cognizable offence, of course, the person can be ar-
rested then and there. You, Sir, have already been good enough to reply to 
that point. 

As regards Shri Mulchand Dube's poInt regarding the definition of the 
territories, it is already provided in the Constitution that: 

"The territory of India shall comprise-

(a) the territories of the States; 

(b) the Union territories specified in the First Schedule; and 

(c) such other territories as may be acquired." 

So, the defmition is there, and I do not think that Shri Mulchand 
Dube should have any doubts on that account. 

In conclusion, I would only add that I am thankful to the House and 
to Shri Harish Chandra Mathur, especially, who said that this Bill had been 
brought forward on the demand of the House. 

I have only one more point to say in conclusion, and that is that this 
is not a political move at all, as some people have characterised. Especially, 
Shri Indrajit Gupta said that we had brought forward this Bill with a view to 
make our position better in the elections. I only want to make it categorically 
clear that there is absolutely no such idea, and there is nothing of that kind. 
Anyhow, this law will not help us in winning the elections. We have our own 
strength, and both on the ideological basis as well as on the basis of what 
we have done so far, I hope that we shall get the support of the people of our 
country. 
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CURBING COMMUNAL MENACE* 

Mr. Deputy-Speaker, Sir, I have listened to the speeches of Hon'ble 
Members with careful attention, and I must say that although there has 
been some criticism of this Bill, it has been generally said that the principles 
on which the Bill is based are sound, and they should be generally accept-
able to all, specially to political parties. There is some difference of opinion 
on certain clauses especially about the omission of the explanation which 
was provided in the original section. Some other objections have also been 
raised. I shall go into them a little later. 

I am a bit surprised that there should be a demand for the circulation 
of this Bill for eliCiting public opinion. The problem of communalism or 
casteism or provincialism is nothing new for us. This bane of communalism 
has been here in this country for many many years. But formerly it was 
mostly due to the then foreign Government which essentially believed in the 
divide-and-rule policy. But I hesitate to say so, because there is no point in 
criticising them when, even after 14 years of independence, we find that 
those feelings and sentiments still persist in one form or the other. Besides 
communalism, it is most unfortunate that certain other fissiparous tenden-
cies are also raising their heads, whether it is casteism or provincialism or, 
during the recent past, if I might use the word, linguism. I am quite sure 
that the whole House fully realises the gravity of the situation 1n so far as 
these diSintegrating tendencies are concerned. 

This matter has been discussed off and on in this House, and there 
has been a demand from this House that Government should take effective 
action against communalism and other disintegrating forces. It has been 
discussed in several State Legislatures, and the House is aware that this 
matter was recently discussed in the Conference of the Chief Ministers more 
than once; and the general opinion was that we should do something and 
move 1n the matter as early as possible. 

·Replying to the Debate on Indian Penal Code (Amendment) Bill. Lok Sabha. Deb. 31 
August 1961. CC. 6210-6229. 

835 



Shrt Vajpayee some time back had raised the question and asked me 
whether the proposal for bringing up a measure for declaring certain com-
munal organisations as unlawful had been considered or not, what decision 
Government had taken on that particular matier. As I said before, we have 
given thought to that question, but, as I have said before, there are various 
aspects of the problem which should be carefully considered before we come 
up to this House or bcfore Government comes to a final conclusion. 

In fact, I thought the House would appreciate our approach. We do 
not want to go the whole hog in the matter, and I am not quite able to 
appreciate what Shrt H.N. Mukerjee meant when he said that a more com-
prehensive Bill should have been placed before this House. His wishes would 
have been perhaps fulfilled if we had come up with a Declaration of Unlawful 
Associations Bill or something like that, but we have not done so, and it 
should not be miSinterpreted. Of course, as I said, we have positively to con-
sider various aspects, but secondly, in view of the forthcoming elections, if 
any such measure is brought before the House-and frankly speaking, I do 
not rule out that kind of measure at all-if anything is done on those lines at 
the present moment, I have no doubt that especially the Members of the 
OppoSition, and the Opposition parties, will bring up or level the charge that 
the Government is deliberately doing it in order to put themselves in an ad-
vantageous position. 

So, we did not do that, and we have merely come up with a restrtcted 
amendment of the Act with a view to take action against individuals, and 
not against organisations, individuals who meddle in communal or caste or 
linguistic politics. If they behave or act in a manner which creates enmity 
and hatred between community and community or between different classes 
of people, there should be some power with Government to take action 
against them. If any individual behaves in that manner. I think the House 
will lend full support to Government that action is taken against him, so 
that his improper activities are counteracted. 

Why do we corne up with this Bill? As the House is aware, there was 
the Criminal Law Amendment Act of 1908 under which. I think, anyorgan-
isation could be declared unlawful. This Act was declared ultra vires by the 
Madras High Court. but later on it was upheld by the Supreme Court. There 
was section 124A of the Indian Penal Code, which was also declared ultra 
vires by some High Court. 

interruption· 

Punjab High Court. I said some High Court. They doubted the validity 
of that provision. Personally speaking. I do not fecI unhappy over it that the 

*Refernng to an hon'ble. Member who had remarked that Punjab High Court too had 
dec1rcd Criminal Law Amendment Act as ultra vires. 

836 



I: .. 

High Court and the Supreme Court should have come to that decision. 
because conditions have entirely Changed, and in the present context the 
parties and the Members of the Opposition and others are free to speak 
against the Government, criticise the Government for its failings and for 
taking other legitimate action. 

I am now talking of Government. I am saying that the Hon'ble. Mem-
ber is free to criticise us, condemn us, for all failings, for the failings of Gov-
ernment. So, these powers needed are not there, and we have now to face 
the existing or present situation in which, as I said before, these tendencies 
are on the increase. 

It Is said that Government Is guilty in this regard. That Is what Shrt 
Guha just now said, but he should not forget his own responsibility. I am 
prepared to accept our failings, but as an old leader and old guard of the 
national movement, Shri Guha has no less responsibility than a Minister 
who sits on these benches. The organisation of which he is a distinguished 
member may not have succeeded-and he is a member and I am also a 
member-and I venture to say that the leaders of the Opposition groups 
have also failed because it must be admitted that we have not been able to 
remove the vicious feeling that existed before and exists today in the minds 
of the different communities. Unfortunately, as I said, in certain matters it is ij 
on the increase, because formerly the language problem did not rouse such II 
passions. 

There was a good deal of casteism before. There were caste organisa-
tions also but on account of elections it seems that caste feelings are also on 
the increase. May I ask the House whether it is not time for us to move at 
least to some cxtent in this direction to counteract and check it? I shall read 
out what the Constituent Assembly, in 1948, had passed. It said: 

"Whereas it is essential for the proper functioning of democracy and 
the growth of national unity and solidarity that communalism should be 
eliminated from Indian life: This Assembly is of opinion that no communal 
organisation which by Its constitution or by the exercise of discretionary 
powers vested in any of its officers or organs admits or excludes from its 
membership persons on grounds of religion, race and caste or any other ... 

I will not read the whole of it. At the end, they say : 

"All steps, legislative and administrative, necessary to prevent such 
activity should be taken". 

So, the Constituent Assembly has directed that all steps, legislative 
as well as administrative, necessary to prevcnt such activities should be 
takens (Interruptlon). That is the Resolution of the Constituent Assembly 
passed in April 1948. 
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Interruption-

Administrative as well as legtslatlve. The words are there. How can 
you emphasise the one rather than the other ? I know all administrative 
action has got some sanction behind it. All administrative acts have got 
sanction behind them, and the sanction is that of law. No administration 
can function unless there are adequate legtslative measures for it to enforce 
their administrative orders. Therefore. in this background, I am surprised at 
the Motion that this Bill should be sent out for circulation for obta1n1ng 
public opinion. 

The other suggestion made by Shrt Mukerjee was that It should be 
postponed for two reasons. Firstly, he said that there Is the National Inte-
gration Committee which is still meeting and has yet to submit its fmal 
report. Secondly, it might be brought up some time later when it has been 
further discussed and considered amongst a group of people or between 
Government and others. 

In so far as the National Integration Committee is concerned, I am 
not qUite certain-I did make enqUiries only this morning and I was told 
that the later report, the printed copy of which was sent to me also is the 
final report-it perhaps Is the final report of the Committee. It Is a different 
matter that the National Integration Committee continues to exist and meets 
from time to time, and discusses matters and makes further suggestions. 
But. the suggestions apart. what Is more important for the National Integra-
tion Committee is to see that their recommendations which have been ac-
cepted by Government are 1m plemented. So, it is specially for that purpose 
that the National Integration Committee continues to function; and It should 
continue to function. But they have dealt with almost all the major points 
and they have been embodied in the final report they have gtven to the 
AlCC, a copy of which has also been received by Government. 

interruption--

I do not know. I enquired from Shrt Sadlq All. the General Secretary 
of the AlCC, who is. perhaps, also the convener of this Committee; and he 
himself has Indicated to me that in the sense that the report has been 
submitted to the Working Committee and approved by them and later on 
considered by the Conference of Chief Ministers and approved by them also, 
in that sense. it is final. That Is what he has informed me. 

·Replying to a Member's (Shri Tyagn query as to whether the emphasis was on admlnls-
tratstev . 

•• Replying to a Member's (Shrl H.N. MukerJee) query as to whether It Is not merely an 
interim report which the Committee has submitted. 
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Interruption· 

As I said, almost all the major points have been covered in that report 
and I have nothing further to add to that. 

The second point of Shri H.N. Mukerjee is postponement of the Bill. 
My difficulty In that Is that if we postpone It we will have to bring it in the 
November-December session. If we bring it then, if not Shri Mukerjee, some 
of his other colleagues on the opposite side will get up and charge us with 
having deliberately brought it just on the eve of the elections in order to 
create difficulties for them. So, if something has to be done it has to be done 
here and now in this session. 

I, therefore, consider it very advisable that we should consider this 
Bill now and the House should give its approval. 

In so far as the objection that section 153A is sufficiently wide-and 
it was said that no change is really required-it has to be realised that the 
difference between the original section and the present one is that it defi-
nitely points out to caste, community, religion and language, etc., which 
was not there. In fact, we want to restrict it to these specific matters and not 
make it as wide as before. It has to be remembered that in olden days this 
section 153A was generally used for a different purpose. We cannot have 
that purpose in view, in the context of the broad and radical changes we 
want to bring about in the present social order. It is, therefore, essential 
that propaganda and conflict in regard to matters like caste, community and 
religion, etc. should be specifically laid down. 

Interruption·· 

If he will see clause (a) of section 153A, he will find that it mentions 
religion, race, language, etc. or any other ground whatsoever. So, other 
things are not really different. Our purpose is pOintedly to bring out these 
things-communalism, etc. so that people may lmow. 

Interruption·*· 

Generally, it was covered. It has to be pinpointed. 153-A of course in 
a sense was meant to deal with class conflicts and class struggles. Tyagiji 
will remember that in the old days it was used against those Congress 
workers who agitated for the abolition of zamindari. In that context it was 

.Referrlng to a Member's (Shri J.P. Jyotishl) query"Does not interim report say the very 
necessary Ll-tings that arc to be 1m plemented ? Are not things suggested in the interim 
report the things in which we do not want delays" . 
•• Referring to a Member's (Shrl Tyagi) query as to whether there is any High Court or 
Supreme Court ruling to say that these castes, communities and religions are not cov-
ered by the old section lS3A of the Code? 
••• Referring to a Member's (Shrl TyagiJ query "Was it not covered already under IS3-A?" 
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used and also for different purposes. Fonnerly, it was made to cover hatred 
between different classes of citizens of India. Nothing was mentioned about 
comm unalism or casteism. They were very particular at that time to nip in 
the bud any ldnd of class conflict. Similarly, in this Bill we want to pinpoint 
these things on which we want to lay emphasis. I said that in the present 
context it is necessary. If there is violence in any case, action will have to be 
taken. 

I never said it did not. In the old days it was generally used for other 
purposes also; sometimes it was used against those who promoted commu-
nal disharmony or enmity. 

Interruption-

In those days no sympathies were shown to those who went to jail. 
But all I say is that the powers which were there still remain. Certain things 
have been specified clearly; that is what I wanted to emphasise. 

The second point is about the sentence provided for; it has been 
increased from two years to three years. The idea mainly was to make it a 
little more deterrent. After all it is for the eourts to decide as to what 
punishment should be awarded. 

It is always left to the discretion of the court whether punishment 
should be heavy or light. 

There has been some criticism over the omission of the explanation. 
Our intention in omitting the explanation is with a view to cast the responsi-
bility on the offender to prove that his intentions were not malqflde or 
malicious. 

It has been argued in this House by several Hon'ble. Members that if 
any person speaks or writes in order to express his grievances which pertain 
to his community or caste, he should have the freedom to do so and it was 
said that this explanation which was there gave protection to such persons 
but now it has been removed and there fore no protection was left. It may 
cause some doubts and misapprehensions. But I shall frankly say how our 
mind works. We feel that in this matter the responsibility should be on the 
offender to prove his intentions were bonqflde. As has been said before, 
many Hon'ble. Members thought that even this Bill would not prove effec-
tive. If that Is the general feeling of the House, the House should certainly 
lend its support to the omission of this explanation because it throws the 
whole responsibility of proving the innocence on the offender. 

• Replying to a Member's (Shri Tyagn observation to the effect that he expected Shastrljl 
to sym pathlse with him for having gone to Jail. 
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I do not want to accuse anybody but good people are not prepared to 
come forward for giving evidence even in right cases. I can quite understand 
people not going to give evidence in wrong and fabricated cases; they should 
not. I do not think it is the practice in other countries; instead good people 
of the society offer themselves and welcome the opportunity to appear before 
the court in order that the wrong person may be punished. Here it has been 
exceedingly difficult to get good witnesses. Sometimes the police is criticised 
and condemned that it has its own dala1s and regular witnesses, I do not 
want to go into that aspect of the matter. But I do want to say that it is 
during the elections that political workers and political parties come into 
contact with millions of people. It is at that time very essential that commu-
nal or caste propaganda and other propaganda of that nature are not made. 
It is true that there can be propaganda made always. At the time of the 
elections however or just before the elections if, for the sake of winning the 
elections, we indulge in these things, we are unfair to the people as a whole. 
I do not say that we are absolutely faultless in this regard. Of one thing, of 
course, I have no doubt, and that is, in so far as fight against communalism 
is concerned, the Congress is by far the most superior organisation in the 
country. But in other matters, it is the Members of the Opposition who 
sometimes force its hands. For example, take casteism. The Members of the 
Opposition, I hope, will pardon me when I say that they have not got enough 
following in the country. 

Shri Vajpayee said so many things, but I do not know why he gets so 
much upset when I have to say something against his party and not against 
him. What happens is, in the constituencies where the Opposition finds 
itself in a weak position, it puts up a person belonging to a caste which has 
got a substantial population in that area. 

Interruption· 

But we do not do it because we have support of other kinds in the 
country. We have the support of the people as a whole, and therefore it is 
possible for us to find a suitable candidate and to resist those candidates 
who belong to a particular caste or community. I was saying that the other 
parties being in a minority or with practically no following, seek every means 
to win over a particular constituency. It is therefore that I wanted to address 
this to Shri H.N. Mukerjce and his friends like those who sit on the other 
Benches: namely, to their creating a feeling of easteism and almost to some 
extent forcing our hands which is surely not good. In any case, I am quite 
sure that this measure is not going to impede or come in the way of any 
party or any organisation in so far as elections are concerned. But I am 
qUite clear in my mind that the kind of propaganda which is being carried 

*Refemng to an Hon'ble Member's query that the Congress Party also. 
.. . .. ,.,. .' .' 

841 



on at the present moment is really dangerous and it Is being done only with 
a view to fight the party in power. If it is legitimately done, It is perfectly 
justifiable. If I show some handbills to Shrt H.N. Mukerjee or to any Member 
of the Opposition, I am sure he will feel shocked: the kind of leaflets that 
have been printed and circulated even in Delhi. I cannot use words for this 
kind of notices that are circulated. We have seized them. 

Interruption-

Certainly action is being taken. He should know that all these leaflets 
have been confiscated and the persons concerned are being prosecuted. It 
will be very unfortunate if sober and sound Members like Shrt Vajpayee do 
not see within their own parties what the individual members are doing. I 
do not say about his party: his party may be holding a particular opinion. 
But we should be honest within ourselves. I am prepared to be honest with 
myself and my party. The other parties who claim that their organisation 15 
open to all should be vigilant enough to see within themselves and within 
their parties. Every party has to be self-critical. We must be prepared to see 
our own failings, and my complaint is that generally we do not do it. Espe-
cially the parties which are in the Opposition do not do it. They are prepared 
to level charges against others, but they are not prepared to see what they 
or their own members are doing. I am sorry I have gone into this question, 
but I merely wanted to assure Hon'ble. Members that this Bill has nothing 
to do with the elections at all. But I would forcefully put it, that I am equally 
clear that if communal or caste or other propaganda is carried on during the 
coming months, it must be checked and it should be prevented. 

There is a fear that it would not be properly implemented. 5hrt Tyagtji 
raised that question. He referred to the Rampur case. But 5hrl Tyagijl has to 
remember that the Rampur case must have taken place under the present 
section 153A of which he 15 somewhat enamoured, because he does not like 
the amendment. So it is not the Act or the law, but it Is the proper implem-
entation of it that Is very important. I am almost certain that because in 
these cases it would be certain political persons against whom action might 
be taken, the district authorities will be very cautious, very careful and will 
do nothing which might prove wrong because they are more afraid of the 
Members of the Opposition than the Members of this party. 

I have no doubt that there will be no misuse and this will be used as 
discreetly as possible. 

There were a few small points raised by 5hri Vajpayee, and 5hri 
MukerJee and others. I shall just refer to them. 5hri Vajpayee referred to the 

-Replying to a Member's (Shri Vajpayee) query "May I know whether action has been 
taken in regard to those notices r 
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holding of the Muslim Convention. Someone said that it was held with the I 
support of the Government. Of course, the Government did not come into 
the picture, but it is true that the Congress organisation was consulted. But 
the Hon'ble. Member knows what views have been expressed in regard to 
some of the statements made in that Convention by the Congress leaders as 
well as the Prime Minister himself. 

As regards the Hindu Convention, I do not !mow if it is going to be 
held and when it is going to be held. In any case, if it is held in any State it 
will be for that State to do the needful in the matter. I personally do not 
know what reason could there be for holding a Hindu Convention. Even if 
for a moment I may accept that the majority is feeling hurt on any mattter, 
well. but the majority has to realise that whatever is being done by the 
Government here or in the State Legislatures is being done with their pas-
sive or active consent. And. when the majority is governing or ruling the 
countty. I do not know what they are going to do in holding a Hindu 
Convention. and what kind of discussions they will hold there. My feeling is 
that instead of creating a good climate in the country they will be creating a 
very bad one. On the one hand you criticise the Muslim Convention and ask 
why it was held and on the other. the several organisations who criticised it 
are now coming forward to say that they will hold a Hindu Convention. 
Therefore. I said in Srinagar that I do not approve of this idea. But as to 
what action will be taken and whether any action will be taken, it will all 
depend on the situation as it then prevails; of course. if it is held in any 
State it will be for the State Government to take what action it deems fit. 

Shri Vajpayee might have seen what Mr. Golwalker had to say re-
cently in connection with the Punjab affairs. I was also myself surprised to 
read his statement. What he had said did create some flutter in the Hindu 
Mahasabha, I do not lmow whether it did so in the Jan Sangh. 

Then. he also-! do not know whether I should go into that-referred 
to the Chief Minister of Madras having said that if any legislation had to be 
made against those who preached the division of the country or the forma-
tilon or carving out of a separate independent State within India. etc. Well. I 
am sorty. he has miSinterpreted what the Chief Minister of Madras meant. I 
think the House will fully agree that those who preach or those who want to 
act in a manner which will divide the country further must be severely dealt 
with. Certainly. that kind of act or that kind of propaganda must not be 
tolerated. and Government will have either to legislate if necessary or take 
whatever action they deem fit. What the Chief Minister had said was that 
there is a party in his State which is indulging in that kind of activity. and I 
think he was quite fair when he said that as the elections are vety near, he 
wants to fight them on the political level and show it to the country and the 
State of Madras that that party did not command the confidence of the 
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people of that State. I think instead of complimenting the Chief M1n1ster 
Shri Vajpayee was unfortunately critical. I think the Chief Minister did the 
right thing. What he said was, if you want to legislate you may legislate but 
not at the present moment, so that it may not create a misunderstanding 
among them that they have been brushed aside in order that they are not 
able to fight the Congress in the forthcoming elections. 

I have dealt with the Integra~on Committee. I shall not go into the 
question of the Muslim League of Kerala although it has been referred to a 
number of times. So that Shri Mukerjee will not get much angry I might 
only say that the Communist Party has been trying to woo the Muslim 
League for the last 20 to 25 years. During the last 10 or 15 years they have 
left no stone untumed to bring round the Muslim League to their side. 

Interruption* 

I do not think the Members of the Communist Party actually falled. 
They got their support, either moral or indirect support, when they formed 
their Government. So our difficulty is. of course I may be wrong-that when 
the Communist Party says that the Congress should dissociate itself from 
the Muslim League-of. course, our policy has been made quite clear in this 
regard when the Congress President made a clear and unequivocal state-
ment and the Prime Minister also said so-it really means that it will gtve 
an opportunity to Shri Hiren Mukerjee and to his colleagues-not Shri 
Tangamani-Shri Govindan Nair and others to bring it closer to them and 
create difficulties for the Kerala Government. Anyhow, I do not want to fall 
in the trap. I would, there fore, not say much on that. 

Well. Sir, Shrt Guha also said something about the Linguistic Minori-
ties Commissioner. Some other points were also raised. I think it will take a 
long time if I go into them. About the point raised by Shrt Guha I would 
merely like to say, that it is true and I am prepared to accept that the 
Linguistic Minorities Commissioner has not been very effective so far. My 
predecessor. the late Home Minister. in his own time, had written to the 
Chief Ministers of all the State Governments to see that the officers had met 
and spoke to him and he had held discussions with them-the recommen-
dations of the Linguistic Minorities Commissioner should be given effect to, 
carefully considered and as far as possible they should be implemented. 
During the last two or three months we have made further efforts to see that 
the reports of the Commissioner for Linguistic Minorities are taken into 
con-sideration by the State Governments in all seriousness and implemented. 
Things have considerably improved now and almost every Chief Minister and 
State Government has fully co-operated with the Commissioner for Linguis-
tic Minorities. Yet. I do not say that I am fully satisfied with it. We will go 

• Referring to a Member's (Shri IndraJlt Gupta) Jibe "You succeeded where we falled.· 
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ahead with the problems of the linguistic minorities with a view to solve 
them and with a view to help them. The recent meeting of the Chief 
Ministers has shown that the Government is very much in earnest about it. 

Before I conclude, I might say that I entirely agree with the views 
expressed by the Hon'ble. Members of this House that it is not legislation 
which does the trick and, in fact, it is the general public opinion. In fact, no 
legislation can really be effective unless adequate public opinion is there to 
support it. So, it is much more important that we should strain ourselves to 
the best of our capacity to create the necessary public opinion in regard to 
these matters. If the necessary public opinion is created, I would be really 
happy if the provisions of this Bill are not enforced or the authorities do not 
get all opportunity to implement it. 

I say that there can be no better opportunity for that than the coming 
6, 7 or 8 months when the elections are going to be held. Someone has 
referred to the code of conduct. Again, code of conduct is more or less like a 
legislation. It Is a legislation mutually agreed upon. I have learnt that some 
code of conduct was prepared in a particular State. Just after two or three 
days, I read the speech of a member of one of the parties in that State which 
was full of venom, poison, containing all kinds of charges. I do not know 
what kind of code of conduct has been framed in that State. So, either you 
make a code of conduct or draft a legislation, the real effectiveness can come 
only when the Hon'ble. Mcmbers of this House are with it and are prepared 
to lend their full support to it. Because, if the Hon,ble. Members of this 
House will create the necessary atmosphere and climate, I have no doubt 
that the whole country will adopt their views and will not act in a way which 
will create disharmony or disaffection among the people. I say that if we do 
not move in the right direction at the present moment, posterity will con-
demn us. So, it is high time that we realised our grave responsibilities and 
did everything possible to help the Government to effectively check these 
tendencies which are rather on the increase. I do hope that in these circum-
stances the House will give its unanimous support to this Bill . 

.. . :::':'. 
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ALLEGATIONS AGAINST MINISTERS· 

Mr. Chainnan, as the House Is aware, a MemOrial, dated the 28th 
July 1964, containing allegations against Shri Biju Patnaik, Shri Biren Mitra 
and some Ministers of the Orissa Government was submitted to the Presi-
dent on the 13th August 1964. The Memorial was signed by Shri Rajindra 
Narain Singh Deo, Leader of the Opposition in the Orissa Vldhan Sabha, 
and 62 others of that State. Supplementary memoranda were submitted to 
the President on the 21st September 1964 and on the 12th October 1964. 

I requested a Committee consisting of some of my Cabinet colleagues 
to examine the matter. 

The Home Minister sent the Memorial dated the 28th July along with 
a statement of the supplementary allegations to Shri Biju Patnaik and 
Shrt Biren Mitra for their comments. Shri Biren Mitra was further infonned 
that where an allegation was against any of his colleagues in the State 
Cabinet, he might also wish to have their comments before making his own 
observations. 

The Committee carefully examined the comments received from 
Shri Biju Patnaik, Shri Biren Mitra and the Ministers concerned. The Com-
mittee came to the conclusion that their examination of the material avail-
able did not reveal that Shrt Patnaik or Shrl Mitra had personally derived 
any pecuniary benefit from the various transactions in which they were 
concerned. The Committee, however, found that in several transactions, im-
proprieties were defmltely involved for which responsibility had to be borne 
by Shrt Patnaik and Shrt Mitra. The Committee felt that the normal stan-
dards of public conduct had not been maintained. The findings of the Com-
mittee which were accepted by the Central Cabinet were communicated to 
Shri Patnaik and Shri Mitra. Shri Mitra has since submitted his resignation 
from the office of the Chief Minister of Orissa. Shri Patnaik had resigned 
from the Chairmanship of the State Planning Board and does not now hold 

• Making a Statement reo Allegations against some Chief MInisters and other Ministers of 
State Governments, R.S. Deb. 22 February 1965, cc 602-627. 
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any office under the State Government. 
In regard to Shri Nilamoni Routray, certain allegations related to a 

period during which he was not a Minister. The Committee felt that it would 
not be appropriate to consider those allegations. In regard to another allega-
tion relating to a period when he was a Minister, the Committee came to the 
conclusion that there was not sufficient material to justify any adverse 
inferences being drawn against him. Similarly, in the cases of Shri Sadashiv 
Tripathy and Shri Brindaban Naik, the Committee found that there were no 
grounds for any adverse inference being drawn. 

A letter dated the 23rd July 1964, containing allegations against i~iiJ 

Mysore Chief Minister, was received from Shri R.K. Prasad, President, Dis- i~. 
trict Congress Committee, Kolar and nine members of the Mysore Legis-
ature. A communication dated 5-8-1964 signed by twenty persons, 17 M.L.A.s 
and two M.L.C.s of Mysore State and one M.P., was also received. As re-
quested by the Chief Minister, Mysore, the Home Minister sent to him for his 
comments copies of the above documents on 13th August 1964. The Chief 
Minister sent his comments on 16th November, 1964 along with the com-
ments of other Ministers of his Cabinet against whom too allegations had 
been made. 

A Memorandum was presented on the 17th December 1964 to the 
President by 25 M.L.A.s and 3 M.L.C.s of Mysore. All the allegations made in 
this Memorandum were covered in the earlier communication sent to the 
Home Minister. 

The same Committee of the Cabinet was requested to consider this 
matter also. On a consideration of the allegations against the Chief Minister 
and some of the Ministers of Mysore and the available material and com-
ments, the Committee came to the conclusion that there was no ground for 
the Central Government to take any further action. 

A Memorandum containing allegations against Chief Minister, Bihar 
and some of his colleagues signed by 6 M.L.A.s and 3 M.L.C.s of Bihar State 
and one M.P. was received by the President on the 14th October 1964. It 
was sent to the Bihar Chief Minister for his comments. On a consideration 
of the allegations and the material gathered thereon, the Cabinet Committee 
came to the conclusion that there were no grounds for the Central Govern-
ment to take any further action. 

I know some Hon'ble. Members may like to pursue this matter fur-
ther. But I would submit to the House that the Cabinet Sub-Committee has 
devoted much time to it and made a vcry careful examination. On the basis 
of their findings, I came to the conclusion that it is only in the case of Orissa 
that some action was called for. Shri Biren Mitra and Shri Patnaik have 

,:,::: .... 
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already tendered their resignations. I would appeal to you that this matter 
be allowed to end there. We who are privileged to hold public offices and 
positions of responsibility should always fully realise the need for the main-
tenance of the right standards of conduct. Only then will we deserve public 
confidence and support. At the same time we should give no encourage-
ment to the creation of an atmosphere of distrust and suspicion. Effective 
administration then becomes difficult. If we bury the past and look ahead, I 
feel confident that we will open a new chapter. 

Sir, Mr. Mani asked me to tell the House the names of the Members 
of the Cabinet Sub-Committee. The Members were Shri Gulzarilal Nanda, 
Shri T.T. Krishnamachari, Sardar Swaran Singh, Shrt Asoke Kumar Sen, 
Shri Y.B. Chavan and Shri M.C. Chagla. 

This Committce went into this matter most carefully. It was the re-
sponsibility of this Committee to find out whether there was a primafacie 
case against the persons whom I have named in my statement. They went 
through all the documents in their possession. They did not base their 
findings merely on the reports submitted by the C.B.1. They had other 
papers also with them. They had the comments of the Chief Ministers and 
Shri Patnaik and it is on that basis that they have come to the conclusion to 
which a reference was made in my statement. 

His (Mr. Patnaik's) comments were on the allegations. A set of ques-
tions was prepared and sent to Mr. Patnaik and Mr. Biren Mitra. Replies 
were sent to those questions. As this was a case of an enquiry to arrive at a 
prime facie conclusion, it was not necessary to have sent for the memorial-
ists or to have asked them to come before the Cabinet Sub-Committee. How-
ever, it is true that Shri Patnaik appeared personally. 

He was given the opportunity to do so. 

Interruption • 

The memorialists had given their representation and the allegatlons 
were there. We wC're looking into those allegations, examining them. In the 
course of the examination, if it was called for. the Committee might have 
sent for the memorialists. 

If a further enquiry was meant, if any kind of judicial enquiry or a 
Commission of Enquiry was meant, then, of course, it would be for the 
memorialists to corne and represent before that Commission of Enquiry. 

But in this particular case I do not think it was necessary to have called 
or sent for the memorialists. 

·Rcplying to a Mcm ber's (Shrl Bhupcsh Gupta) query "as to why memorialists were not 
given an opportunity to appear pcrsonalty". 
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As regards Mysore, it is true that the Chief Minister may have said 
that he was prepared for a judicial inquiry. The reaction is just obvious and 
whenever there are allegations, the Chief Minister or any Minister might say 
that he is prepared for a judicial inquiry. But then as the matter was with 
us, naturally we decided as to what had to be done. For example, in this 
Sharavathy case there may be some lapses, some mistakes but any personal 
charge of corruption against the Chief Minister does not arise at all. Here 
the inquiry was made about personal allegations of corruption against the 
Chief Minister and in so far as the Sharavathy project, etc., are concerned, 
absolutely there is no charge; nothing substantial or even otherwise has 
been found against the Chief Minister. 

As regards Vajpayeeji, he said that different patterns had been adopted 
and he also mentioned that there was some doubt or suspicion that those 
who opposed me were being persecuted. 

I would like that Congress friend to come before me and tell. 

Interruption * 

As I can categorically say, this is not a fact and I do not believe that 
any Congressman would say it. I might inform the House .... 

Interruption ** 

The point is they have to tell it face to face. It Is not that a particular 
article written by somebody else in some paper and some Member has 
sympathy with that newspaper. I mean this is a far-fetched thing and we 
could not take notice of these things. 

But I might tell the House that the enquiries against these gentlemen 
especially in Orissa and Punjab were being held much before I took over as 
Prime Minister. I mean the papers were here and they were being processed. 
In fact, in the case of Sardar Pratap Singh Kairon-unfortunately now he is 
not with us-the Inquiry Commission was set up much earlier when Panditji 
was alive. In fact, it was he who appOinted it. 

Secondly, it is not an easy matter-the point which was raised by Shri 
Sapru and Shri B.K.P. Sinha, the constitutional aspect-and I would not 
like to go into it. It deserves further examination. In any case, Sardar Pratap 
Singh himself offered. He told the late Prime Minister that he would like an 
Inquiry Commission to be set up an~ it was at his instance, when he said 

• Referring to a Member's (Shri M.M. Dharia) comment 'There is no single Congressman 
who has said that." 
•• Referring to a remark made by a Member (Shri A.B. Vajpayee) ..... Look at the articles 
that are bcing publishcd in so many periodicals which are being supported by leftist 

Congressmen. 
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PROBITY IN PUBLIC LIFE· 

Sir, this discussion on the Motion of No-Confidence in the Council of 
Minister's has been going on since yesterday and it has generated a very hot 
and sharp debate. Here, the debate has almost been one-sided wherein it 
has been stressed that the view of only one side should be heard and ac-
cepted and as far as possible the view of the other side should not be heard. 

But I would like to deal with this question patiently. We can't afford 
to be impatient. 

So far as Patnaik Sahib or Mitra Sahib is concerned, the President 
had received complaints about them. He forwarded those complaints to the 
Government. Then the question before us was how to deal with these com-
plaints and how to enquire into the allegations made therein. I have come 
across some such incidents in which they have committed certain lapses or 
wrongs. Those complaints will be entrusted to a Cabinet Sub-Committee, 
which comprises many of our senior Ministers. The Cabinet Sub-Committee 
examined all the allegations thoroughly. On the basis of the reports of the 
Central Bureau of Investigation (C.B.!.) and the Sub-Committee a question-
naire was sent to Shri Mitra and Shri Patnaik. The questionnaire was based 
inter-alia on what was reported by the C.B.1. 

After receiving his reply, further inquiry was conducted and Shrt 
Patnaik appeared personally before the Committee. The members of the 
Committee asked questions on many points on which the Committee was 
not satisfied. The questions were put to him and he replied them. Not only 
this he sent many documents and other papers to corroborate his statement 
which was made before the Committee. The statement of the Chief Secretary 
was also recorded. Thus, the inquiry was conducted on points and com-
plaints mentioned in the report. 

·Replying to the Debate on the Motion of No-Confidence in the Council of Ministers (Lok 
Sabha Debate. 16 March 1965. cc. 4672-82. original in Hindi) 
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I am not a legal person, but this is obvious if the C.B.I. wants to 
pursue any case, they file the case in the court and start prosecution. C.B.1. 
report was not the final report. When the case is filed in the court, the court 
gives judgement on the C.B.I. report. The judgement may go in their favour 
or against them. So it will not be proper to presume that report as the final 
report. 

The Committee arrived at a conclusion on the basis of inquiry con-
ducted and the documents and papers received in this regard. As you lmow, 
their conclusion was that the two have committed some improprieties due to 
which the Committee has given its clear opinion in this regard and the 
opinion is that as far as the money matiers are concerned, the complaint 
does not stand proved. Thus a report of improprieties came to me and I did 
not think it proper to ask Shri Mitra and Shri Patnaik to resign in view of 
these improprieties. 

The Hon'ble 11embers of the House may recall that when I took this 
new responsibility during the last session of Parliament. at that time I said 
that on inquiry is to be conducted on any complaint is received against any 
Minister. then while conducting any inquiry into the complaints and allega-
tions I will see that whether any primaJacle case can be lodged against him 
and if so, I will ask the Minister to resIgn or to face the inquiry commission. 
Then an inquiry commission will be constituted, I said this at that time and 
I am still toeing the same line. If any Minister or Chief Minister says that he I 
does not agree with the prima Jacie case lodged against him, I would only 
say that a Commission of inquiry is set up against you and unless the 
Commission of inquiry finishes its job, you cannot continue as a Minister or 
the Chief Minister. If the Commission acquits you. then you can hold the 
post again. I have followed the same policy in this regard. 

When the point of improprieties was being discussed. I apprised 
Shri Mitra and 8hri Patnaik of the situation that this is the report of Cabinet 
Sub-Committee and these improprieties have been pOinted out against you. 
Although. I had expressed my opinion and told them to take the decision 
accordingly. You. yourself decide as to what is your duty. Here. I want to 
give them the credit that they resigned from their respective posts. 
Shri Mitra resigned from the Chief Ministership and Shri Patnaik resigned 
from the Chairmanship of the Boards and Government Committees. Now, 
whc.n they have resigned and the opposition is raising the point of impro-
prieties or misappropriation. I want to say that the Accountant General and 
the Auditor General are looking into the matter. Their inquiry will be 
thorough, honest and highly technical. On the basis of the inquiry report 
any legal action could be taken in this matter. 
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I do not understand that : what will be the result of constituting the 
Commission of inquiry? The outcome of the Commission of inquiry will be 
that they are again asked to resign. If the recommendations of the Commis-
sion go against them. then they are asked to resign. Prosecution etc. do not 
come under the pnrview of Central Government. As it has just been said by 
an Hon'ble. Member from Swatantra party that prosecution does not come 
under our purview. the State Government can prosecute them. But after the 
recommendations of the Commission of inquiry the same thing will be done 
which we have done today. This way we have averted the delay. So. I do not 
think that there is any necessity to appoint a Commission of inquiry. 

As far as this question is concerned one more point is being empha-
sised. I had suggested that the decision should be taken at the political 
level. I would again say that it does not mean that. if there is any charge of 
misappropriation against me or anyone of our colleagues. he should not be 
prosecuted. I did not say so. By taking decision at political level I meant that 
if there is any case against any officebearer. the Government should take 
immediate action against him and he should be asked to resign. Recently. 
there was a Profumo case in England. Some defence secrets were involved 
therein. What happened in that case. Mr. John Profumo had to resign 
ultimately. 

Firstly, I may inform you that conducting an inquiry against any 
Minister is not an ordinary matter. To conduct an inquiry against the Chief 
Minister is still more difficult. Then after receiving the inquiry report, we 
asked him to resign. And as I sald, he enjoys the majority support in his 
party as well as in the Legislature and even then he resigned. Even after 
that you take it lightly and say that such action should be taken. You think 
that no action has been taken against him and some other action should 
have been taken against him. 

I cannot consider this matter out of enmi ty and cannot indulge in 
any sort of witchhunting but I shall not hesitate in taking any action based 
on justice. 

I think that I performed my duty and executed my responsibility 
honestly. I have no doubt that we have taken this step after due considera-
tion. There is no truth in the point that we have acted under any pressure. 

When we were considering this matter at the initial stage, it appeared 
to Hon"ble Home Minister that there was something wrong with it and the 
matter should be looked into and action should be taken thereon. But It was 
at the time when no inquiry had been conducted and no documents had 
been received in this regard. But what happened thereafter? I think the 
Home Minister had said in this House that he was looking into the matter. 
But till now we have not arrived at the conclusion that there is any prima 
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facie case against him. Thus, you can reach the right conclusion when you 
look into the case, or you examine the case very well. So, I think that we 
have taken a right action and the Government cannot go beyond that. 

Interruption* 

Well, we will see that how you compel us. 

Interruption ** 

I do not want to say but I am compelled to say that other political 
parties have formed Governments in the States and there were so many 
complaints of corruption against their Ministers, but then those Govern-
ments did not take action on the complaints made by the Opposition party 
there. I personally visited the conccrned States and have seen the docu-
ments, I have also seen the cases and asked them to take some action 
thereon, to conduct iT lquiry in this regard but it was all in vain. 

Interruption *** 

So, to say that we are the only honest party and all others are not .... 

Interruption **** 
It is true that we all are human beings and human beings have 

weaknesses. Human beings have got merits and demerits. This may apply to 
this side and other side as well. 

I would, therefore, urge that we need to create a healthy atmosphere. 
As I have said, we have taken all steps and framed a code of conduct. 

Interruption····· 

We will try our best to see that it is followed as far as possible. But 
this is a matter in which we need cooperation and help of all. 

·Referring to Shri Nath Pai's observation "You will be compelled." 

··Responding to S/Shri Ram Sewak Yadav and Nath Pai's remarks that "People of the 
country would compel him ". 

···Referring to Shri Hari Vishnu Kamath's observation .. It is baseless allegation. I will 
also see." 

····Referring to Shri Harl Vishnu Kamath's remark "we are human beings" . 

••••• Referring to Shri Hari Vishnu Kamath's remark "the code of conduct is not being 
followed". 
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Interruptlon* 

As I have said, it is such an issue that needs to be resolved Jointly. So 
far as our political responsibility is concerned. we accept this and we do not 
run away from that responsibility. So, we should not shirk from our respon-
sibility. 

Dwivediji has said that I have mentioned the name of Mitra Sahib in 
my statement. I would like to say that Cabinet Sub-Committee had included 
his name in that statement. I was earlier informed in writing and later on, 
when that statement was handed over to me, I included his name in the 
statement. 

I would not like to take much time of the House but I would simply 
like to say that allegation of weakness, drift and indecision has been made. I 
do not want to go into its detail. But I do not understand in what context it 
is said that there is a drift and indecision. Of course there are many intri-
cate issues before us today. 

There is a foreign policy also. I would like to know the issue on which 
there is a drift. So far as our basic poliCies are concerned whether it is non-
alignment, peaceful co-existence, disannament or peace-these are very clear. 

interruption--
China also. As far as other countries, except the countries which are 

not on good terms with us, are concerned we try to establish good relations 
with them. 

No, I have already said that except those countries which are against 
us. On the issue of foreign policy, we are keeping in mind these things. I do 
not know if we have lost our friendship with any country since then. In-
stead, we have earned much more credib1l1ty and trust of other countries, 
\vhether it is the U.S.S.R., the United States or other countries, we have 
been assured that they want to strengthen the bonds of friendship and w1ll 
maintain it. 

Let us take our economic policy or food pollcy. It is true that there 
has been food problem. but,the policy we have framed for this was imple-
mented. So far as formation of a zone is concerned, today we thought that it 
was necessary to continue with these zones because we want to build up a 
buffer stock and reserve in our country. The surplus States should procure 
the grain and with their help. we can build up a buffer stock and reserve. I 
do not want to go into. 

·Referring to Shrl Hukam Chand Kachhwafs query -What about Santhanam 
Committee?" 
··Referrlng to Shrl Harl Vishnu Kamath"s query "Whether It is a poUey on China?-
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9 
NO-CONFIDENCE MOTION 

DEMOCRATIC SOCIALISM-THE AVOWED 
OBJECTIVE * 

Sir, I am grateful to the hone Members who have tried to keep the 
level of the debate high and I am thankful that they did not consider it 
advisable to indulge in personal attack or to refer to certain individual mat-
ters. On the whole the speeches, although critical-and sometimes highly 
critical. 

I would like the hone Members kindly not to interrupt because I have 
not done so. I felt clearing up many matters whlle hone Members of the 
OppOSition were speaking, but I deliberately avoided it. Therefore, I would 
beg of hone Members kindly not to interrupt tll1 I have finished. 

Even in this debate reference was made frequently to the food situ-
ation. I do realise that the situation is still difTcult and I can well understand 
the concern of hone Members over this matter: but I need not go into details 
as the Food and Agriculture Minister has already dealt with this problem in 
an elaborate manner. 

The main point before us today is: How do we deal with the present 
situation-I mean, the difficulties about food? There is no doubt that we have 
to take two steps. Firstly, we have to get foodgrains from within the 
country,from wherever it is possible or from wherever it is available, whether 
it is Punjab, Madhya Pradesh or Andhra Pradesh. How do we get it is a 
separate matter on which much has been said. The second alternative is to 
im port from abroad. Howsoever we may dislike the import of foodgrains from 
abroad, there is no choice for us but to depend upon imports from different 
countries. If in the course of the next few months we are able to import a 

·Reply1ng to the Debate on the Motion of No-Confidence in the Councll of Ministers L.S. 
Deb., 18 September 1964. cC. 2505-62. 
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good quantity of wheat and rice. it would be posible for us to tide over the 
present difficulty. 

Fair price shops are vety important. Perhaps. I might not have fol-
lowed Dr. Lohia correctly or fully. but he said that there was an idea of 
closing the fair price shops. As far as I am aware there is no such intention 
at all. In fact. we want to increase the number of fair price shops and we 
may have to do it in the course of the next few weeks. if it Is found neces-
saty. 

But what is important is that these fair price shops should be man-
aged well. There is no point in hiding the fact that from the fair price shops 
here is a good deal of leakage. I was told that in one of the States. about 25 
per cent to 30 per ccnt of the cereals provided to the fair price shops were 
smuggled out or leaked out and they were sold in the open market. There-
fore, it becomes essential that there should be a constant vigilance and 
watch over these fair price shops. I might also add that speCially in the rural 
areas the fair price shops have not functioned properly and it is important. 
of course, that the administration should deal with it. It would also be 
advisable for the panchayats to take more interest in it and for other non-
officials to keep an eye on the better functioning of the fair price shops. 

It has also to be remembered-I have not got the exact figures with me 
just at present-that we have during the last three years subsidised foodgrains 
of the fair price shops to a very great extent. I think in 1961, it was round-
about Rs. 15 to 16 crores; It increased to Rs. 21 crores in 1962; It rose up to 
Rs. 36 or 37 cores In 1963 and It seems that In the year 1964 the figure 
might go up to RB. 50 crores. So, It is obvious that the Government 15 keen 
and particular that those who cannot aford to purchase foodgralns in the 
open market should get foodgrains at cheaper prices from the fair price 
shops and the Government will be prrcpared to subsidise as much as they 
can till such time these fair price shops are essential and necessary. 

As I said, there are still some difficult areas and specially Uttar 
Pradesh is badly affected. North Bihar Is also in a difficult situation and 
those areas which have been afITected by flood are in a bad way. Even the 
Punjab which is a granaty of food for us, for the country, or at least for the 
northern part of our country. is under serious difficulties especially In the 
Rohtak-Jhajjar area and, of course,a large area of Delhi is also in an exceed-
ingly bad way. So. these flood affected areas have to be helped much. There 
are problems Similarly in Gujarat and in the rural areas of Maharashtra. 
There also much is being done and-I would not say because perhaps the 
Members from Maharashtra might get somewhat angry-they are at the port 
and as soon as the food grain is unloaded. they manage to keep it with 
themselves. However we do not mind it because Maharashtra Is a deficit 
State and if they manage to get foodgrains in some way or the other we 
should not resent it. 
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But apart from this problem of flood, what is more important is the 
waterlogging in Punjab and in parts ofU.P. and in some other States. I think 
that if the problem of waterlogging is solved in Punjab, we may get about 2 
lakhs tons or at least about a lakh tens of wheat from that area. It is a very 
fertile area, but large tracts are unculturable or have become unculturalable 
because of waterlogging. It is not even possible for them to sow their rabi 
crops. Formerly, of course, when an area was affected by floods, the kisan 
was not able to sow the kharif crop or the kharif crop sown was damaged, 
but they depended upon the rabi crop. But in the flood affected areas, the 
situation has come to such a pass that there is the danger of their not being 
able to sow even the rabi crops. In the water-logged areas the things are still 
worse, as I said, for years together, they have not been able to produce 
anything. 

I am referring to this matter because I feel that very special attention 
is called for by the diffcrcnt Departments concerned. I do not know, but I am 
merely expressing the view of an expert or a great engineer; he has said that 
because of the canals which have been constructed during the last few 
years, and some of the bridges of the railways or the culverts of the railways 
and also because of some roads which have been built, many areas have 
been affected, and because of ther being no co-ordination between the differ-
ent departments, the waterlOgging persists or it has resulted in continued 
water-lOgging. 

I am sorry I am critical of the Government or of the administration, 
but I can with my own experience say that no department is prepared to 
shoulder the responsibility. If you mention it to the railways, they say 'We 
have nothing to do with it; the bridges or the culverts were built a long time 
back'. If you go to the Transport MiniStry, they will say 'Well, the roads are 
all right, and, therefore there should be no problem". If you refer to the 
Irrigation Department, of course, they are a law unto themselves. 

Interruption· 

I am accepting it; i have myself said that; I should be held respon-
sible for that. But what I want to emphasise is that the administration has 
to realise its responsibility in this matter. This kind of working in water-tight 
compartments betwccn one department and another must go. 

I think the responsibility must be flXed, and we cannot function in 
the present manner. It is not that I am mentioning it here only. In fact, 
when I met the secretaries of all the Ministries. emphasised this fact, and I 
appealed to them and also advised them that there should be better co-

·Referring to a Mem ber's (Shri Hem Barna) observation .. It seems that there is no coordi-
nation. That is a reflection on yourself." 
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ordination. We are a very big and vast Government, and naturally, every 
Ministry is becoming bigger and bigger It becomes, therefore, essential that 
there should be proper co-ordination. 

I would like only to add one more sentence, namely that it is essen-
tial that loading, unloading and also quick despatch to different areas should 
be expedited and arranged effiCiently. Of course, as regards loading and un-
loading, it will be the ports which are mainly concerned. Then come the 
railways. Things have considerably improved during this period. There has 
been quick loading and unloading. As regards labour, there was some diffi-
culty, but they have responded well and the railways have also carried on 
their work effiCiently and effectively during this period. 

This Is, of course, for the short period, if we are thinking of the short-
term. As I said, I do not want to take a complacent view. I think our 
responsibllty Is very great and I see difficult days ahead, at least for these 
two months September and of October. Till the new harvest has come, there 
will be difficulties ahead. 

Interruption-

May be, at least for a month. But I do not want in any way to create 
some kind of a feeling of demoralisation in the country or amongst our-
selves. I have no doubt that we will be able to tide over the present difficulty 
without any serious trouble. 

As for the imports which are to come, there has been some delay 
because of difficulties in the American ports. Yet, several countries have 
helped us in diverting their ships to India and it would, therefore, be pos-
sible for us to get adequate food during the third week of this month. 

As I said, I do not envisage any special difficulty to feed our people. 
May not be to their entire satisfaction yet we will not have to face any 
special situation. 

But eventually and essentially, what is most important is the in-
creased production of foodgralns. Towards this end, I would merely mention 
two new steps which we propose to take. There is the production side of it 
and there is the distribution part. In so far as production is concerned. the 
Food Minister has announced that we want to fix the price of foodgrains for 
producers. I say that this is a revolutionary step. It has not been done so 
far, although we have been thinking about it for some time. Yet I cannot 
ignore what Dr. Lohia said the other day. Lohia Saheb said that if we gtve 
higher prices to the producer, it would meant constant increase in or higher 

··Referring to the same Member's (Shri Hem Barua) remark -more d11Dcult than the 
present". 
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price of foodgrains. It is an aspect of this problem which will have to be 
carefully considered. And it has also to be realised that for a country like the 
United States of America, it is easy to fIx high prices or higher prices. Their 
economy is an economy of prosperity. Our economy is an economy of, I 
won't say poverty, but anyhow ..... 

What I would like to appeal to hone Members is this, that they 
should kindly lend their help to us in this regard. It is very easy to fonn 
unions and organisations and demand higher wages, and I think it might be 
done. But to begin with, if we start with that kind of thing, if any political 
party starts with that kind of agitation, my feeling is that it will be k1ll1ng the 
scheme itself. It is desirable that this matter should be considered by an 
objective authority, by an objective body, a body of experts which should 
consider the question of flXation of price for an ad hoc announcement, 
because we do not want to delay the matter much. The prices of rabi crops 
hay to be announced soon, because sowing will begin some time in the 
month of November, or slightly earlier or later in some places. Therefore, the 
announcement for the rabi crop about the price for the producer has to be 
made soon. We have appointed a committee of some of our experts and 
officials here in the Centre, with Shri L.K. Jha as its Chairman, and Fi-
nance, Food and other Ministries concerned are all represented on it. Their 
report will be submitted I think in the next week in so far as producer's 
prices are concerned. By the end of this month I hope they will also be able 
to submit their report in regard to the prices to be fixed for wholesalers and 
retailers. This work has also been referred to them. So, it is a difficult task, 
no boubt. But this committee, at least for the next year, will do this task. 
After that, I hope, in the month of January, the Prices Commission will be 
set up, and it would be a permanent body, and will, of course, continue to 
do this work in future. 

I do not want to say much on how the kisan should be helped in 
regard to increasing production. Much has already been said. It might be 
said that I take a conservative view, but I feel that in the given circum-
stances what is essential is that the kisan should be helped to the utmost in 
a small way. What I mean is : may be, mechanised farming etc. is good, and 
we may have Suratgarh farms, not one but others also. We should have 
them as experimental, demonstration farms. It would also help us in adding 
to our present food production, but by and large, it is not possible for the 
cultivator to take to mechanised farming. I fear that if we do that, we will 
have to import machinery from outside in large quantities and we will have 
to add to our loans and to our foreign eXChange. And secondly, if we take to 
mechanised farming etc. now difficulties will arise as there is no technical 
personnel available; some are there, but if we do it in a large measure, 
unless we have got the personnel, the result would be that this machinery 

.. {:}: .' 
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will continue lying unused for months and months together. So, instead of 
being beneficial to the kisans, it would be defmitely harmful. As I said, we 
may go in for this at a later stage, but just at present, what Is needed Is that 
the kisan should get water. the kisan should get better seeds, the ldsan 
should get manures, the kisan should get the necessary credit factil1tles. If 
we can give these things to the kisan. I have absolutely no doubt that he will 
produce the results. 

I remember very will what Pandit Jawaharlalji use to say. He always 
emphasized this. and said that he did not want these big bull-dozers, trac-
tors etc. that he only wanted to give the kisan slightly improved ploughs and 
other improved implements which could be produced in this counrty. If any 
repairs etc. were nccessary. he said the kisans themselves could do it, or 
people should be taught and trained to take to that work. I feel exactly the 
same way. and therefore. I would suggest that the Government should 
concentrate on this, and I have no doubt that the hone Members will also 
agree with it. 

One thing more. I have said carlier, and I might repeat it, that the 
community development blocs will have a special responsibility in this mat-
ter. I have suggested, and Shri S.K. Deyji, my colleague, has entirely agreed 
with it that the comunity development blocks, during the next few years. 
should concentrate on increased food production and nothing else. Thcy 
can. of course, do other thillgs. but the main part of their work would be 
helping the kisans to increase their production. I would go even to the 
length of suggesting that it should be the responsibility of the community 
development officers to survey each and every field: there should be a proper 
survey made as to ,~!hat has been the prod uetion of a particular field, what 
progress was made during the next six months, or if there was no progress 
made, what were the obstancles and what were the difficulties of the kisans. 
Those difficulties and obstacles must be rectified. There should be a regular 
chart. I do not suggest that we should merely work on paper. My desire is, in 
fact-I may perhaps be wrong.-but I sometimes feel-that all the jeeps from the 
community development blocs should be withdrawn. 

It may be that I may be making an exaggerated statemet, but I feel 
that unless the workers and the block development officers walk on foot 
they will never visit the villages. 

Let the officers there. or the workers. visit only a few villages. I would 
not mind; if they can let them visit all the villages. but let them visit at least 
a few. and concentrate on their work and actually mingle and mix with the 
kisans. Then alone they will be able to cnthuse them. 

If the hone Members want. they can put questions later on. 
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Interruption-

This is not going to be a pious wish, and I would go to the length of 
telling the House that it will be our job, the job of the Ministers, to go and 
stay in villages.l am suggesting all this in all seriousness, because I think 
that whenever we go to any city, of course, the bigger cities apart, whenever 
we go to any other city, it would be much better for us to stay in a village 
rather than in a dak bunglow, and I suggest this because when I advise my 
officers or officers of the Government, when I advise the block development 
officers to go and mix and live with the people, it would not be advisable on 
our part to remain behind, for the Ministers not to set a real and good 
example. 

I say this .... I want to draw up some kind of a plan or scheme for this. 
I do not want to make the task of the Ministers or others impossible. But 
some kind of a plan or scheme has to be drawn up in accordance with which 
we have to function without of course creating any kind of impediment in 
our work. 

As I said the real problem is increased production. I would not say 
that this problem is going to be solved or self-sufficiency is going to be 
achieved in the course of the next one or two years. We must think in terms 
of at least 6-8 years during which we will have to build up a reserve as well 
as do our upmost to increase our agricultural production but this progress 
should be a steady progress and should as far as possible be a progress 
from year to year. However, one :::annot completely ensure that there are no 
troubles for the cultivators, for the kisans and the rural areas. There may be 
floods or droughts: there may be frosts and what not. so, these things will 
also have to be kept in mind. I know even a great count!}' like Russia which 
has done wonders, is still faced \\lith shortage of foodgrains. I find, not 
recently but about a year or two before, whenever Primier Khrushchev spoke 
he was critical of the work of his agricultural department and recently, I am 
not quite sure of the figures but about a million tons of foodgrains. 

Interruption** 

Whatever it is, they have imported foodgrains from the United States 
or, may be, from some other countries. Perhaps it is mostly from the United 
States. I am not saying this in any deprecato!}, spirit at all. I am merely 
mentioning this fact that we should realise our difficulties. ~f a country like 
the USSR sometimes find~ it convenient to import or necessa!}' to import, 

·Replying to a Mem ber's (Shri Hem Barual query "Is it your pious wish, or is it going to 
be implemented?" 

•• Dr. P.S. Deshmukh : 12 million tons; I have the correct figures. 
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you can well imagtne what our position in this country will be, faced as we 
are with many problems. 

Now, about distribution: it is important. The Food and AgrIculture 
Minister has already spoken about the setting up of an All India Foodgrains 
Corporation. It is also a new step we want to begin with. Of course we do not 
want to monopolise or create monopolies in the sense that the Government 
only will deal with foodgrains. It is an experiment and I think we should 
carefully start with it and try to succeed. The Foodgrains Corporatlon will 
start its work, I cannot say exactly when, perhaps very soon; maybe some-
time in January or perhaps a month later. It is in a way State trading and if 
we succeed in it we can take another step. I may be excused if I say that it is 
not a question of any ideology; there Is no question of ideology involved in so 
far as food matters are concerned. It Is an essential thing and it is the 
responsibility of the Government to give food to the people at reasonable 
price. It should be seen that there Is no scarcIty or shortage. This should be 
our objective. Some hone members have said that we are now going over to 
State trading. Perhaps some hone members from the OpposItion are crItical 
of us. But may I say in a country like Japan which believes only in or mostly 
believes in private trade, in a country like Japan the State procures all the 
foodgrains or rice produced In Japan: complete and full procurement by the 
State. Not only that. Distribution also Is done by the Government of Japan. I 
am told that 36,000 or 40,000 retail Shops-somebody says 54,000 retail 
shops-are in Japan to distribute them. They do it because as I said their 
objective is to supply food grains at reasonable prices to the consumers and 
also give adequate price to the producer. These are the two objectives before 
them. I am told that they have done it very well and vey effectively. One 
thing has to be remembered: they subsidise foodgrains on a very big scale 
maybe, 100 crores or 125 or 136 crores. The amount is very big. Therefore, 
while we talk of this, we have to remember our general economic position. It 
would not be so easy for us if in India we have to give about Rs. 136 crores 
as subsidy as we will be faced with a very difficult sItuation. 

Interruption· 

I do not want to deal with it now. I am already taking much time. 

As I said, they do it and they have done it well. But there are some 
snags in it. I would not like to go into them. It Is, therefore, important to 
understand that as a matter of theoretical policy only we do not do this or 
that. There are various practical steps to be taken, various practical aspects 
to be taken into consideration and then we have to decide as to what is best 
for the country as a whole. We will not hesitate to go to the farthest length 

*Referring to a Member's (Shrimatl Renu Chakravarty) suggestlon ·Realise the income-
tax-. 
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to help the producer and the consumer in so far as the supply of foodgrains 
is concerned. 

I might add one thing more. There is a feeling in the States that they 
have to depend upon the Centre. I am sorry I am a bit critical but it is true 
that the States depend so much on the Centre for the supply of wheat or 
rice. It has become necessary and they might do so. But this trend has to be 
changed and a new psychology has to be changed and a new psychology has 
to be created in the States and the States should think in other terms. 
States which are actually deficit will have some problems, greater problems 
than the surplus States; even those States which are more or less self-
sufficient, if not surplus, can meet their needs and requirements. Even they 
dcpend on the Ccntre and, therefore, it has its own adverse eITect on the 
administration. They do not put in their best eITort to produce more because 
they lrnow that ultimately the Centre will find foodgrains. This is not a very 
happy situation. Sometimes I feel that, for a few years, if it really becomes 
necessary, the Centre might take the responsibility of feeding the bigger 
cities and for the rest of the area the States must find their own cereals and 
foodgrains, whether that is wheat or rice or coarse grains. The present 
position is coarse grain is not generally being consumed and people ask for 
more wheat and more rice. But if we try as I said to introduce this kind of a 
scheme cities would be the rnain problem of the deficit areas as well as some 
of the surplus areas. 

We will have to examine the matter, but In order to change the 
present trend, if it is cssential the Centre might, for a few years, say that we 
take their responsibility for the bigger cities. I do not confine myself to 
Calcutta, Bombay, Madras or Delhi; there are other cities also, for example, 
Kanpur Lucknow, or Allahabad or Patna as othcr similar cities. I hope that 
this aspect of the matter will be considered so that the States try to become 
more self-sufficient. 

I wanted to refer to some of the other matters : the high prices of 
other articles or commodities which are of common use like cloth, sugar, 
vegetable oil, oil, vegetables, match-boxes and even bicycle tyres and tubes. 
salt. etc, 

It will take much time and therefore, as I said. I would not go into 
this mattcr. but it is essential that at least for some of these items-they may 
be 8. 10 or 12-their prices should be flXed and they should be sold only at 
flXed prices. Of course, for cloth. a scheme has already been drawn up. and 
the Ministry of Commerce has decided that the prices of the popular varie-
ties of cloth will be controlled by law-that is sarees. long cloth dhoties, drill. 
shirting etc. I do not mow much about the varieties of cloth. These common 
varieties, popular and cheaper vcarieties of cloth should be sold at reason-

.:::::: .. '. 
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able prices. Shri Manubhai Shah has informed me that very soon the prices 
will be controlled by law. statutorily controlled; there will be no longer 
voluntary control. 

I might inform the hone Member that in so far as drugs and medi-
cines are concerned. my information is that the prices have not gone up at 
all. 

Not at all. I may inform the hone Member that I ~ent some of the 
officers to the shops; they went quietly; the shopkeepers had no lmowledge. 
and a surprise check was made. Not that they went as officers; they made 
purchases and after having made the purchases. they came and reported to 
me; they gave a report to the department. In so far as matches were con-
cerned. they said they wanted vouchers but the vouchers were not gtven to 
them. In one shop. matches were being sold at a premium of one paisa. All 
these reports have come. In so far as medicines and drugs are concerned. 
they are being sold at a reasonable price and almost at fixed prices. 

As I said. I am more particular or more keen that the common man 
should get this relief. Of course. there are richer people; they could purchase 
superfme cloth or might take superfine drugs. Let them pay for them. but we 
feel and our real concern is for the poorer and weakere sections of society. 

I think I have said much about the food position. Let me now go over 
to industry. Whether it is agriculture or industry. they have all to be viewed 
under the shadow of our Plans. under that umbrella, the Five Year Plans. 
Both agriculture and industry form a vital part of the Plan. In so far as 
Planning is concerned. I nced not repeat that it is absolutely essential for 
our country, and unless there is some body which could consider these 
matters objectively and is in a position to prepare an integrated plan. we will 
be faced with enormous problems. There has to be an integrated plan other-
wise if there is no plan or no Planning Commission there will be some kind 
of chaos: every Ministry, every department running for itself. and the people 
as a whole would naturally suITer. Therefore. the philosophy of Planning is 
wholly acceptable to us and, as you all know, the third Plan is continuing 
and will continue, and we are in the midst of preparing the fourth Five Year 
Plan. 

I was rather amazed to listen to the speech of Shri Dandekar. Shri 
Dandekar tried to paint a picture in which, during the last 17 years-perhaps 
he wanted to say that during the last 17 years-we have not been able to 
achieve practically anything. Instead of having solved the problems, he said 
we have created problems. I can undcrstand Shri Dandekar expressing that 
view, because he has had very little to do with public life. I do not question 
his ability and his knowledge, becausc I have some expericnce of it, as he 
functioned as an Officer in the field of shipping. 
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When I was Transport Minister, he was with the Scindias; he was 
deputed by the Government of India to serve there; his services were lent. I 
know, and I am told, that he was one of the most brilliant ICS officers; yet, it 
does not mean that he really is in contact with the wishes and desires of the 
prople or that he is in a position to really to understand the problems of the 
common man. He may be or he is a modern man and he must be in touch 
with modern society I am not unfortunately . 

I would like to quote some figures; hone Members of the Opposition 
express their doubts, but I may mention some figures. During the last 17 
years, the per capita consumption of oodgrains has gone up from 13.5 
ounces to 15.3 ounces; that of cotton from 10.98 metres to 14.63 metres. 
This has happened between 1951 and 1963. I would also like to quote some 
figures regarding the increase in per capita consumption of a number of 
items in respect of which there is every reason to believe that it is not the 
rich who have stepped up their consumption but the middle and the lower 
incomegroups who are now consuming more. Take, sugar for example. In 
1950-51, the consumption per annum per capita was 3.2, in 1963-64, it was 
5.2-an increase of about 63 per cent. In tea, there has been an increase of 
about 27 per cent; vanaspati, 73 per cent; paper, 179 per cent; bicycles, 251 
per cent; sewing machines, 244 per cent, and electric fans 261 per cent. 
This will indicate as to what has been done in the field of production and, 
also, how consumption has increased. I am sorry, I had some other figures 
also but I do not want to take more of your time. I would like to say that 
these 17 years have been the years of a mighty endeavour by the people of 
India under the leadership of a great and noble leader, Pandit JawaharlaIji, 
for uplifting the masses from the abyss of provcrty, disease, squalor and ig-
norance. In that process, certain problems have undoubtedly arisen, but 
they are necessarily the problems of a developing economy. There is an un-
avoidable period of travail which a country has to go through in order to 
attain prosperity. During these 17 years we have adopted for, ourselves a 
democratic constitution, we have held three general elections and we have 
~et firmly the democratic system of government in our coutry. Inevitable, in 
the process of development problems, even serious problems, arise, but they 
cannot be viewed in isolation. We have numerous problems to face, but 
these are the problems of a nation which is marching ahead. We ~e proud 
of this legacy and we are accordingly honoured by the trust which has been 
placed in our hands after the dcparture of our great leader, Pandit Jawahar-
lal Nehru. 

Sir, much has been said about corruption. As the Home Minister said 
the other day. I was responSible for the setting up of the Santhanam Com-
mission. and I fully remember that although the question of political people 
whether in Government or in some other capacity, as Member of Parliament 

"":.,.,., .:"':':':':':'." "::,:,:,:::, " "::':':'". " ":':':':':':',':':':::':':': " 
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or Members of Assemblies, was not covered by the terms of reference given 
to them, when Shri Santhanam asked me as to what he should do in this 
regard I did tell him that I shall be grateful if he will or the Santbanam 
Committee will give its informal views on the matter to me. Thery have done 
it, and it is now necessary that we should consider their recommendations 
most carefully and try to adopt them. 

In so far as dealing with this matter is concerned, well, NandaJi has 
been good enough to pass on the responsibility to me. While speaking the 
other day, he said that in so far as the political part of it is concerned it is 
the Prime Minister who will have to take the responsibility to deal with that 
matter. Well, it is a very difficult and delicate task but I do not want to shirk 
that responsibility. It is, however, important that there should be certain 
conventions. The law is really not very effective in these matters. It is ex-
ceedingly difficult to prove a case or to prove the charge. Therefore, certain 
conventions have to be built up. In that regard, I would like to say that we, 
all the ministers, will have to agree to this, that once the Prime Minister or 
the Chief Iminister tells anyone of his colleagues that he feels there is a 
primafacie case or he feels that there is something which is not correct, the 
minister should immediately tender his resignation. 

Sir. I also want to suggest that our Chief Ministers hold very respon-
sible positions. They run the whole State, very big and important States-and 
even smaller States are in no way less important. Therefore, the Chief Minis-
ter cannot also. shirk his responsibility. It is neither wise nor good for the 
Chief Minister to pass on all his problems to the Prime Minister. The Chief 
Minister they must deal with their own colleagues first. Of course, if they 
find it almost impossible to deal with them they can certainly refer the 
matter to me and I shall try to deal with it as best as I can. 

Interruption· 

Well fIrstly, I would like that the Chief Ministers should remain above 
board and there should be no finger painted towards them. I am sony, some 
things have been said in this House about the Chief Ministers, but I can 
say that in some of the cases when formerly enquiries were made nothing 
was really found. I know in a number of cases PanditJi looked into the 
matter himself. 

I am not referring to Kairon. I shall say word or two about Kairon 
also. But in so far as other Ministers were concerned, I know he himself 
went over the whole file, page after page, read them and yet he said he was 

• Replying to a Member's (Shrl Namblar) query "What about the Chief Minister"? 

868 



not the fit person to give any opinion and he referred the matters to a very 
high legal authority. 

Interruption-

It is not fair, not proper, to make that kind of reflection. Of course, 
the hone member must depend on what the Home Minister has to sayan 
that matier. An enquiry is already being made. As I said, in some cases 
which were very fully and thoroughly gone into nothing practical came out. 
It has become a fashion of the day, and I must admit, I say it with shame 
and sorrow, that members of our party in the States have not behaved 
properly, in the sense that they level charges, they make allegations without 
proper enquiry. I do not deny their right to do it, but what I want to tell 
them is this : as Members of the Congress Party their fIrst responsibility is 
to the organisation. 

After all, I do not say that they are not responsible to the country, 
but the point is that they are members of an organisation which must look 
into all these matters. What they do is, they go to the Press frrst and to the 
organisation later on. It is, therefore, that we hear so much about com-
plaints having been made against various Chief ministers. 

What I was suggesting was this. The allegation should be made in a 
responsible manner, and if there are complaints against the Chief Ministers 
I know they will have no hesitation either in asking for an enquiry, or, if they 
so desire, in referrIng that matter to the Prime Minister, and I shall try to 
deal with it. (Interruptions). Please do not interrupt me. 

Sir, I was merely emphasing the fact that the Chief Ministers have 
also to realise their responsibility which is indeed great; they do so, and I 
would like to leave most of the matters to them. If there are, as I said 
complaints against them, it is up to them to decide and refer them to me. 
But I would be the last person to give an impression to the world that this 
country is seething with corruption. 

I say, SIr, with a full sense of responsibility that India Is a place 
where integrity is given the highest consideration and the highest respect. In 
this country the Prime Minister is, I mean, practically given a secondary 
place. If there is a good, honest man like Vinoba Bhave I have no importance 
in the eyes of the People as Prime Minister. Of course I leave our Pandit 
Jawaharlalji; he was a different person altogether. 

But Vinobaji, for example, lives just like a sadhu. He Is gtven the 
highest respect and the highest consideration in this country. I can say, Sir, 

-Referring to a Member's (Shri S.M. Banerjee) remark. "That Is why Sanyal has been 
killed." 
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that by and large this counrty is an honest country, this country has 
maintained certain standards. 

Secondly. I would also like to say this. Hon. Members have to realise 
the fact that either officers and Ministers have a certain right to exercise 
discretion. 

Interruption· 

Well perhaps neither Acharya Kripalani nor Vinobaji will ever come to 
this side! 

But I say that we have a right to exercise our discretaion. If there is 
no discretion provided for the Ministers, the administration will become 
wooden and unresponsive. Whether it is the officers or the Ministers, they 
have to exercise certain discretion and not exactly go inch by inch and word 
by word according to rules and in support of the rules. I remember. in jail, if 
the rules wcre strictly observed I could not move alone, because the rule is 
that you have to move in twos, you have to walk in twos. you have to eat in 
twos. I know, in Uttar Pradesh at least these rules are there. 

And I said it will be most unfortunate if the officers, if the administra-
tors \\111 waver in taking decisions at the right moment and for the right 
thing. Unless we have that faith in them it would create enormous diffi-
culty, because most of the administration is run by the administrators, by 
the officers, and not by the Ministers. These aspects have to be borne in 
mind. 

In LJ.llS connection I might also refer to what was said about the 
inclusion of Shri Sanjiva Reddy in the Cabinet. I have no time; otherwise I 
would have referred to what Shri Hiren Mukerjee said about the present 
Cabinet. But I shall not go into that now. He has every right to criticise us. 
Pcrhaps I might take some other occasion to reply to his charges. However, 
about Shrt Sanjiva Reddy, some remarks were made about his inclusion. 
But I might say that hone Members are perhaps aware that the natlonalisa-
tion of transport has been strongly opposed by those who are already en-
gaged in this business. I know it for a fact. I have been also MInister for 
Transport in Uttar Pradesh and I had to deal with it. In fact it was Uttar 
pradesh which took up the nationalisation of road transport first. and I fully 
remember that whenever any route was taken over there were protests from 
the transport operators, and there was a good deal of litigation also. 

The same thing happened in Andhra. I think the House may perhaps 
be aware that the High court of Andhra gave the verdict that the allegations 
were not proved. -
• Referring to a Member's (Shrt J.B. Krlplanl) suggestion. "Why not brtng VlnobaJI Into 
the Government". 
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The Supreme Court, however, held that the allegations against the 
Chief Minister stood unrebutted. This was the only remark, I mean the main 
thing-I am not quoting the exact sentence of the Supreme Court Judgment. 
But their objection was mainly on the fact that the allegations stood unre-
butted. Shri Sanjiva Reddy was not a party. 

Interruption * 
Please wait. Since it stood unrebutted, since he himself did not fue 

any affidavit-well, it might be said, "why did he not rue an affidavit?" . I 
might say that he would have filed an affidavit unhesitatingly. But the fact 
was that the legal advice was that it was unnecessary for him to do so. The 
High Court itself observed that it was not necessary for Shri Sanjiva Reddy 
to have filed any affidavit. So the House 'will see that there was some differ-
ence of opinion even behveen the High Court and the Supreme Court. But it 
was the advice of the legal department of the then Chief Minister, Shri 
Sajiva Reddy not to file an affidavit. He could not do it on his own. He took 
the advice from them and accepted it. I would say, Sir, that this was purely 
a technical non~compliance of procedure. 

I do not want to mention as to what we did in a similar matter about 
Mr. Kairon. A Similar case had happened. It was mentioned in this House, 
and it was said then also that as it was purely a technical matter, Mr. 
Kairon need not resign. And he did not resign. 

But Shri Sanjiva Reddy felt that after the verdict of the Supereme 
Court he should not remain in office. I think instead of expressing our 
appreciation for that gesture it would be unfortunate if we criticise him fOl' 
it. 

Interruption ** 
I would be prepared to discuss with the han. Member the whole 

judgement. I have not read it but in the last portion they have concluded in 
this way that as these charges have not been rebutted, therefore they felt 
that these charges stand. 

• ReferrIng to a Mem ber's (Shri Koya) query, "Then why did he resIgn?" 

•• Referring to a Member's (Shrimati Renu Chakravartty) query whether he had read the 
Supreme Court Judgment wherein it had been stated that Shri Sanjiva Reddy had 
actually influenced the Corporation who, only a few days ago, had taken another deci-
sion and the authorities said that it was because of the opinion of Shrt SanJlva Reddy 
that in a part of Kurnool, it was nationalised and in another part it was not. And the 
other part was where the transport owners had supported him. 
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interruption-

No. When Shri Sanjiva Reddy decided to resign, this matter was re-
ferred to the Central Parliamentary Board. They considered it and they 
commended the action of Shrl Sanjiva Reddy which was in consonance with 
the high traditions of democracy. In fact the Parliamentary Board placed on 
record its deep appreciation of the keen sense of duty displayed by Shrt 
Sanjiva Reddy. But because of his personal feelings the Parliamentary Board 
accepted his resignation. I do not think there was any question of any kind 
of ban on his rcjoining the government. Therefore. I do not think there 
should be any valid objection to his inclusion in the Cabinet. 

Now I would like to refer to what Shri Hiren Mukerjee said the other 
day. He charged me with a number of things. He suggested that I had 
deviated from Pandit Nehru's poliCies. if he will permit me to say so, It 
should not be difficult for a professor to lmow the correct position. But since 
he happens to be a Communist. it is difficult for him to think outside the 
framework of the Communist idea. May I tell him that in a democracy there 
is nothing like deviation or deviationist? It does not find a place in the 
dictionary of a democracy. In a democracy there Is every opportunity for re-
thinking and freedom for the formation of new schemes and poliCies. 

I said on the very first day of my election. and on more than one 
occasion later. that the Government of India will continue to follow the 
policy of Nehruji in international maters and democratic socialism will con-
tinue to be our objective in our domestic policy. In spite of that. Shri Hiren 
Mukerjee has made so much criticsm of what he thinks I have done or 
propose to do. I would not have said all these things or what I want to say 
now. but I say it is time that I might make it quite clear as to what my 
attitude is in regard to this particular objection raised by Shri Hiren Muker-
jee. Otherwise every time quite frequently. either Shri Hiren MukerJee or his 
colleagues will get up and say that I am deviating and start censuring me. 

Me I repeat that in a democracy there is full freedom for re-thinking 
and independent thinking? May I also remind him of what happened during 
our freedom struggle days? I lmow it personally at least for the last 40 or 42 
years. What happened when Mahatma Gandhi took over the leadership ? 
There was a complete overhaul. complete change in philosophy. policy. tech-
nique and programmes. Mahatma Gandhi completely deviated from Lok 
Manya Tilak, Aurobindo Ghosh and Lala Lajpat Rat. 

*Referrtng to a Member's (Shrl Narslmha Reddy) query. "Was there no malaJ1de behavt-
ou r of the Chief Minister. 
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Interruption· 

I am sony. I quite agree with him. I am using it for the benefit of 
Professor Mukerjee; he might be able to understand it better. Till then the 
pollcy was that there should be tit for tat. Lok Manya tilak went to the 
extent of suggesting that he would be agreeable to responsive co-operation. 
5hri Aurobindo and many of his other followers felt that there was no 
alternative but to resort to arms and use weapons and arms in order to fight 
the British Government or authorities. Then comes Mahatma Gandhi. He 
completely disagrees with them and adopts a new philosophy and a new 
technique. Will you condemn Gandhiji for this ? I hope professor Mukerjee 
will be good enough at least to excuse Gandhiji if not me ? 

And may I say what happened iI! the case of Shrt Jawaharlal Nehru 
himself ? In away, Gandhiji was the prcceptor of J awaharlalji, guru in a 
sense, because Jawaharlalji was not taking part in politics in all seriousness 
in the Home Rule days; he took seriously to politics when Gandhiji came 
into the field, because he felt that here was a man who believed in revolu-
tion, who believed in change and who believed in action. So, he was at-
tracted towards Gandhij!. But did he entirely agree with GandhiJi? No. And 
yet could you fmd a more loyal and devoted person to Gandhiji than Jawahar-
lalji? I say, he loved Gandhiji immensely and he gave, his fullest loyalty to 
Gandhiji; yet, he had his own way of thinking, independent way of thinking. 
Although he did not believe in non-violence, yet when he found the way 
Gandhiji worked it and the success he achieved, he said "I am a complete 
convert to non-violence and non-violent techniques". Of course, it did not 
mean that he accepted non-violcnce as a creed. he didn·t. And yet when 
GandhiJi said "if you want to achieve good ends, you must adopt good 
means also", it attracted Jawaharlalji most. I remember that because he 
talked to us about it and he also made public statements. If possible, I shall 
refer to a part of his speech which he delivered at the banquet given to Mr. 
Khrushchev and Mr. Bulganin where he said that he believed in good means. 
Therefore, without fully agreeing with Gandhiji, he had his own way of 
thinking and approach. 

He was a man who stood for peace and non-violence. In the message 
of non-violence he saw a picture of peace in the whole world. In his mind he 
felt "here is a man who is preaching non-violence". Of course, his idea of its 
application was not restricted to India. Gandhiji had said "if you succeed in 
India, this message will spread throughout the world". But NehruJi had an 
international approach. So he in his own way took non-violence to the world 
platform, to the world forum and in a practlcal way preached disarmament, 

• Referring to a Mem her's (Shrl Hem Barua) suggestion "not to use the word 'deviated .. •. 
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worked for it and did his best to make various proposals so that disarma-
ment may be successful. He saved many wars, or a few wars, by what he did 
to maintain peace in the world. When he joined the Government, it was not 
possible for him to put into effect each and every idea of Gandhiji. But thes 
does not mean that he was in any way disloyal to Gandhiji or he did not do 
what was right. 

Why restrict ourselves to India? What is happening or what has 
happened in Russia? What did Lenin do? When the first Communist Gov-
ernment was formed. Lenin tried to put into effect fully all the poliCies 
enunciated by Marx in Dos Kapital-free kitchens, free travelling, free stamps; 
every thing was almost free. Eyerybody could go and take his food from the 
Government kitchen. Then, there were several programmes of nationalisa-
tion etc. What happened? Lenin found after some time that it was impos-
sible to work some of them. So, he announced a new economic policy (NEP) 
and it was put into effect. It was departure from what Marx had actually 
said in his book. 

Now. Lenin goes and Stalin comes. What does he do? I need not tell 
the House-everyone of you is aware-as to what Stalin did. In fact, he was 
totally di1Terent from Lcnin. I consider Lenin to be one of the biggest revolu-
tionaries of the world. But if I might say-I hope, I would be excused- I 
consider Stalin not to be a revolutionary at all. Whather one agrees with it 
or not is a different matter, but Stalin used the Government machine for 
continuing his reign over the Soviet land until he lived. For him it was just a 
struggle for power throughout his life. 

Now. let us consider the policy Premier Khrushchev is pursuing. He 
has censured Stalin-and his poliCies also-in the strongest terms possible. 
The basic ideology is wholly acceptable to Premier Khrushchev- in fact, he is 
the greatest exponent of this theory in the modem times-but he has flatly 
refused to tread the beaten track and has adopted a new programme and 
technique. 

I need not refer to Mao Tse-tung who is another important figure in 
the Communist world and whose ways of doing things are mown or perhaps 
well-mown. 

As I said, I consider Premier Khrushchev to be one of the most 
important distinguished leaders of the world. I say so because he refuses to 
walk on the beaten track. A leader generally, if he is really the leader, does 
not walk on beaten tracks because in the political field situations change, 
men change, conditions change environments change and the real leader 
must give the reply to the changing conditions. 
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InternJption* 

We will try to work on our own as far as possIble. We do not want to 
drag in the name of Pandit Jawaharlalji 'for covering our lapses and ineffi-
Ciencies. We will never do that. We must own the entire responSIbility for 
what we do. But we cannot forget our great leader, Pandit JawaharlaljI, our 
Prime Minister, our hero with whom we worked for 40 years, for about half a 
century. We can never forget him; we will ever remember him and we will try 
to follow in his footsteps in the best manner possible. 

But I might add that I have learnt two things from him. I say this in 
all sincerity and in all earnestness. Therefore I will be brutally frank because 
it is better that I clear up my position. As I said, I had learnt two things from 
Panditji. The first was his great capacity to work with his colleagues who 
even difTered from him in certain matters. It was not easily possible in the 
vast organisation of the Congrcss-I am talking of the pre-Independent era-
for everyone to see eye to eye with each other. I know, Acharya Kripalani 
himself differed a good deal; Sardar Patel and others differed, but I do not 
want to name them here. But it was possible for Jawaharlalji to have carried 
on with all of them. When he took the reins of Governmcnt. he adopted the 
same policy. He formed his Cabinet with all those who had played the most 
eminent part in our national struggle. 

I know Shri Hiren Mukerjee criticized me about the formation of the 
Cabinet; but I might tell him that in the present context. it would be suicidal 
if the Congress did not give a united leadership and thus carry the whole 
country with it. May I say that I knew JawaharlalJi better than most of those 
who are sitting on the Opposition Benches? He was one of the noblest men 
and never wanted to hurt the feelings of others; yet, of course. as you know, 
he was our biggest hero and a great fighter? 

May, I with your permission, Sir, relate a small story? When Jawahar-
lalji differed strongly with Tandonji, who was then the Congress President, 
he was of the view that Tandonji should resign from his office, I came all the 
way from Lucknow to speak to him. I would not like to go into the details. 
But when Jawaharlalji was elected the President of the Indian National Con-
gress. he was good enough to ask me to work with him as the General 
Secretary. I told him about my embarrassment. He did not tell me anything 
then. But I was surprised when he told me the next morning that he had 
himself approached Tandonjl and asked him to become a member of the 
Working Committee. Tandonji was deeply touched by this ofTer and readily 
agreed to accept it. Panditji again asked me to accept the General Secre-

·Referring to a Member's (Shri J.B. KrlpalanJ) suggestion that the Government Benches 
should use the name of late Prime Minister Shri 'Pandit Jawahar Lal Nehru very spar-
ingly to justify any conduct of the Government. 
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taryship which I did and tried to serve him with the utmost devotion. 

That was his method; that was his technique, whether on the na-
tional scene or in the international sphere, his method was that of co-
operation even amongst diverse elements. I mow, as I sald, he differed very 
strongly with Tandonji and, if he could deal with Tandonji in that manner, 
the House can easily imagtne what would be his attitude towards others 
with whom he might have differed slightly here and there, but was more or 
less in a position to work with them very well. 

Interruption-

I entirely differ from Shrl Hem Barua, if he will permit me to say so. I 
should not discuss Panditji, but I felt that Panditji was one of the innocent 
men going about on this earth and in this country. I may repeat what I told 
Panditji one day. I said, "I am a much cleverer man than yourself, Pan-
ditji" ..... (Interruption) 

Of course, if he knew that a person was bad then he would not 
believe him, but if any person went to him and told him his difficulties or 
sald, "All this Is quite wrong; I am being maligned", he bell~d In It. yes; 
because it was just out of his innocence. When I analyse myself, I feel, I am 
not so honest. An honest man, generally, will not accept others as dishonest 
unless it has been proved. I went and told Panditji, "Panditji, these people 
come to you. You are the biggest leader. You are the Prime Mlnlster. We 
come before you and present ourselves in the best of forms possible." When 
we went to him of course, we all bowed ..... (Interruptlon) and tried to be as 
good as possible. He was, as I said, so good. In these matters it was difficult 
to fmd another man so noble, so high and so good. This was his quality, I 
mean, carrying the diverse elements with him. Gandhijrs greatest gift was 
this that he was able to carry the entire nation with him. Of course, on basic 
fundamental matters, when he differed, he diITered and those who differed 
were kept on. But generally, by and large, Gandhiji"s effort was to carry the 
whole nation with him. Mer Gandhiji, there was another man. It was his 
policy too, as far as possible, to carry the dHTering elements with him. 

May I, Sir, with your permission quote what Panditji said at the ban-
quet given in honour of Mr. Bulganin and Mr. Khrushchev? Talking of the 
growing understanding-between India and U.S.S.R.-it does not only relate to 
U .S.S.R; hone Membcrswill find his general approach to other problems 
also-he says : 

·Referring to a Member's (Shrl Hem Baroa) comment, "You must call that high-class 
diplomacy 'r 
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" .... Understanding and friendship have progressively grown even though 
the paths we have pursued In our respective countries have varied." 

Mark these words; he Is so clear and categorical. He Is speaking 
before Mr. Bulganin and Mr. Khrushchev. He says: 

" .... Understanding and friendship have progressively grown ever though 
the paths we have pursued in our respective countries have varied." 

Further, he says : 

"We in India have been conditioned by our heritage and by our great 
leaders as well as by the peaceful methods we adopted in our struggle for 
freedom. Much more so, therefore, do we believe in world peace and coop-
cration. We believe not only that the ends to be achieved should be good but 
also that the means employed should be good or else new problems arise 
and the objective itself changes." 

Mark these words; they are very important. They are being addressed 
to two great leaders of Russia. 

Then he said: 

"We believe also that the great cause of the human progress cannot 
be served through violence and hatred and that it is only through friendly 
and cooperative endeavour that the problems of the world can be solved. 
Hence. our hand of friendship is stretched to every nation and to every 
people." 

Then. at the end almost he says: 

"We are in no camp and in no military alliance. The only camp we 
should like to be in is the camps of peace and goodwill. We should include 
as many countries as possible and we should be opposed to none. The only 
alliance we seek Is an aliance based on goodwill and cooperation. If peace Is 
sought after, it has to be by the methods of peace and the language of peace 
and goodwill.": 

Sir, I think these fcw sentences paint very clearly and completely the 
stand of Pandit Jawaharlal Nehru. I think, if we are honest enough-I hope 
we will be honest-I have no doubt that we will pursue the same policy. 

Sir, may I take another 15 minutes? 

Sir, I have also to add that I cannot function entirely on my own. is it 
thought by Prof. Hiren Mukerjee that it is all entirely my own doing-I am 
sure he does not accept it but anyhow he has said it practically in so many 
words-I am, Sit, a member of an organisation, a political organisation, and I 
sit in this place on behalf of that political organisation. That organisation 
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has recently amended its objectives, its goal, and the Congress-I am refer-
ring to the Congress organisation-has adopted democratic socialism as the 
objective for the Indian National Congress. 

The mandate is quite clear and it is under that mandate that this 
Government has to funcition, it is not an organisation of some individuals. It 
is the biggest political organisation in the country today. And all I can say is 
that the Congress, the Congress President and all its members, whether of 
the higher bodies or the lower bodies. are all in the hands of the common 
people. It is on account of this that the Congress will always find it impos-
sible not to identify itself with the masses and with the common people. Its 
existence will vanish the day it will drift apart from that pollcy. Therefore, it 
is clear that we have to implement the policies enunciated. or the objectives 
which have been adopted, by the Indian National Congress. So, I do not 
function here as an individual. I cannot deviate from the basic fundamental 
policy. This amendment was made during Panditji"s life time and I have no 
doubt that the Congress will implement it. We will try to reach that objective 
and we should be in a position to reach it as early as we can. 

May I appeal to Shri H.N. Mukerji that he should not try to divide us? 
Of course, he talked about me and about my other colleagues. But even in 
that small good thing. while referring to anti-corruption. he gave his sympa-
thies for Shri Nanda because in his view other 11embers of the Cabinet had 
completely isolated themselves from it. I was amazed at this, coming as it 
did from Shri H.N. Mukerjee-these tactics may be good outside. but not in 
Parliament at least-from a sober, wise and able man like Shri H.N. Muker-
jee. 

I cannot fall a prey to his tactics. I am clever enough in that way. But 
I sympathise with him. It is not that I am completely upset. but I am merely 
upset over what he s~d personally about me vis-a-vis Panditji. This has 
hurt me, I must say, I was not able to raise my head that day and I could 
not look into his eye; I must admit. It hurt me deeply. As regards his 
criticisms about our policies, about our way of doing things, about admini-
stration etc. I am prepared to accept many things and admit many things 
and shall try to rectify them. But this kind of personal references and 
personal attacks. I feel, was wholly unjustified and was absolutely wrong 
and it does not behove an hone Member here. 

Interruption· 

He did say it. He has tried to say throughout that I was deviating 
from Nehru's policy. 

• Referring to a Member's (Shri H.N. Mukerjee) remark that he would like the Hon. Prime 
Minister to point out where exactly was the personal attack. 
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Interruption* 

He did say that. I would submit that you have to look to our deci-
sions, the decisions of the Cabinet, and the decisions of the Government. As 
regards statements by Ministers, of course, there should. not be complete 
freedom there should be restraint, and yet the Members of the Cabinet do 
express their views sometimes in one way and sometimes in the other way, 
but by and large, they have the collective responsibility, and every Minister 
has to realise and understand the fact that the decisions of the government 
are final and nothing should be said against the decisions taken by the 
Government as a whole. 

Interraption** 

I was going to say that I sympathised with him. because his main 
problem is not this Government at the present moment, ...... . 

His main problem Is our friend who is at the present moment sitting 
to his left, not Shri Surendranath Dwivedy or Shri U.M. Trivedi but perhaps 
Shri AK. Gopalan (lnterrruptions). I do not know whether Shri A.K. Gopalan 
is called leftist because he sits to his left or because of other reasons ..... 

Interruption *** 

But in any case there is a division in the Communist Party. 

We were also- rightists and leftists, but now there are drightists and 
leftists in the Communist Party also. 

Therefore, I feel that he has to compensate for his poliCies. for his 
rightism, by making such strong personal attacks. and putting a false show. 

Interruption **** 

I wish that he had the same feelings when he was actually speaking. 
Unfortunately. he referred to me as a split personality. He should not foreget 
that fact. Can there be a worse personal attack on me than these observa-
tions? 

*Referring to a Member's (Shri H.N. Mukerjee) query, "DG~S not the Hon. Prime Minister 
know that when the Prime Minister is referred to, he is referred to as representative of 
the entire Cabinet and not as an individual. 
·*Referring to the clarification sought by a Member's (Shrt H.N. Mukerjee) that he 
would like the Hon. Prime Minister to point out one single sentence where he had made 
a personal attack. 
***ReferrIng to a Member's (Shri Tyagi) remark, "That is because he (Shri A.K. Gopalan) 
had left the party". 
****Referring to a Member's (Shri H.N. Mukherjee) observation that what he made in his 
speech was political attack but not a personal attack on the Prime Minister. 

. . . . . . .. ", . .. .... . .. .. . 

.' . : 
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I did not want to go into that but I do feel that the observations 
made by Shri H.N. Mukerjee were highly objectlnable and absolutely wrong I 
felt amused that he should preach me sbout consistency. What did the 
Communist Party do? The Communist Party can enter into an alliance with 
the DMK and with any communal organisation; because If it helps them in 
their election, they will do all that. I did not want to repeat these things. But 
who has got a split personality? Is it the leaders and members of the 
communist party or I who am sitting here? 

When he makes that kind of attack, he should not have forgotten 
this. 

interruption· 

I did not want to say all these things. The Communslt Party, I am 
sorry to repeat it, was in doubt even when there was an aggression on this 
country by China. 

They were doubtful. I might say that more or less, and of course they 
said it, that they put India and China on the same level. They said 'oh' there 
is agrression ? One does not know who the aggressor Is. And there was 
severe criticism even in those days, I know, of Panditji; himself and of the 
Government and also of others. These are past matters. I did not want to 
refer to them. But when they talk of split personality, I would say that if the 
members of the Communist Party cannot be clear in their minds as to who 
the aggressor was, I do not know what they are going to do with this 
country, and how they will conduct the affairs of this if they were to come to o 
power ... 

But, anyhow, I must gtve credit to Shri H.N.Mukerjee for one thing. I 
would not like to be unfair to him at least now. It has now dawned upon him 
that the poliCies of China and Mao Tse-Tung are not correct, that they are 
wrong, and that theirs is an expansionist policy and a policy of aggreSSion. 
This Is what recently Shri S.A. Dange himself has said. But, anyhOW, even if 
it dawns late, even if he gets to this after the sunset, even then it is good, 
and there is no hann in that. 

I do not want to say much more, because I have already taken a good 
deal of time. I do not want to say much on international matters in this 
debate. 

·Referring to. a Mem ber's (Shri Nam blar) o.bselVatio.n that It was the Co.ngress Party 
which jo.ined the Muslim League In Kerala at the time o.f elections. 
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Interruption-

I say this because there will be a debate on international affairs, and 
perhaps my colleague will also deal with the matter. But I would like to say 
that it Is clear that we have followed a well-set course for a number of years 
in the international field and in international matters. As I have said earlier, 
we believe In non-alignment and in the pursuit of peaceful methods for the 
settlement of international disputes. We are equally clear that colOnies should 
not exist and that recialism should be resisted. Coexistence Is a wholesome 
and absolutely sound policy which was initiated and strengthened by our 
late Prime Mlnister Pandlt JawaharlalJ1. We wholeheartedly endorse it and it 
is a great achievement of the policy of coexistence that in certain matters 
even the biggest powers are coming closer to each other. Any threat or 
danger of war would be ruinous for the world, specially for countries like 
India who are engaged in fighting an exceedingly difficult problem, that of 
poverty and unemployment. 

About Shri Jaya Prakash Narain, I want to make one po1nt clear. 
Reference was made to him by Shri Chatterjee. I might make it quite clear 
that he did not carry any letter from me for the President of Pakistan. 

Interruption** 

It is absolutely wrong; Of course, he is very keen that India and 
Pakistan should come together. He feels that even communalism can be 
fought better both in India as well as in Pakistan, if both come closer to 
each other. I do not want to come in his way in his effort. In fact, I agree 
with him that it would be in the selfinterest of both the countries to live in 
peace. 

In regrad to Kashmir and the talk of Aksai Chin, some friends of the 
Communist Party are very happy. But when he talks of Pakistan, they 
become angty. 

In regrad to Kashmir, I do not want to say much; there Is also not 
enough time. But the late Prime Minister and I also have made public 
pronouncements on more than one occasion. The Government's stand re-
mains the same. But I WOUld, in any case, like to meet President Ayub for an 
exchange of views. 

·Referrlng to a Member's (Shrl Hem Barua) observation that they were interested in 
knowing something about China and Government's policy on the border dispute, Ka-
shm ir and all that. 

··Referring to a Member's (Shrl Raghunath Singh) observation, .. It was published in the 
papers like that." 

881 



I must say that I do not fancy the idea of keeping in complete isola-
tion and not talking or discussing with others. We have always tolerate 
difference of opinion, and I feel pained when I see sometimes an exhibition 
occasionally of intolerance. 

About China, I have nothing much to add. The position remains the 
same, although I do not rule out talks and discussins with them also, in 
case it is considered necessary. 

I would like to recall what the late President Kennedy said in his 
inaugural address. 

"Let us never negotiate out of fear, out let us never fear to negotiate". 

I think that Is the best principle which should be accepted by us in 
this country. 

As regards what is being done on our frontiers and for strengthening 
our defence forces, our defence Minister would be making an elaborate 
statement. 

Interruption· 

_ I said that there is no change in the present position. and the 
Defence Ministcr would be making an elaborate statement on Monday. I 
hope members will get enough information from that statement. I only wanted 
to add a word about Malaysia, we have no doubt good relations with Malay-
sia, and there Is nothihg new about it. It would be unfortunate if the 
sovereignty of M~aysia is disturbed by use of force. We have, however, 
alwayi Supported the idea of Indonesia and Malaysia trying to settle matters 
between themselves. 

I like the idea suggested by Shri Krishna Menon yesterday that the 
non-aligned natigns cOhference should move in this mattcr and try to settle 
these differences. 

I would like to conclude by affirming our finn faith in democracy and 
socialism. This is the objective and gMI, Ii! I laid. of the Indian Nattional 
Congress. An amendment was recently made. I am part of this great political 
organisation which has not only fought for and achieveci ~~::!~~ndence for 
our country but has also during the last 17 years of Independence, striven 
continuously to provide political stability as well as soctal justice to our 
people. 

To my mind, socialism in India must mean a better deal for the great 
mass of our people who are engaged in agriculture, the large nwnbor of 

·Referring to a Mem ber's (Shri Hem Barua) query that he wanted to know on the poUtlcal 
plane India's immediate problem with Chlna. 
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workers who are engaged in the various factories and the middle classes 
who have suffered much during the period of rising prices. These are what I 
call the common men of my country. As the head of the Government, It 
would be my continuous endeavour to see that these objectives are realised 
and that a social and economic order is established in which the welfare of 
our people is assured. Thank you. 

As far as Kashmir is concerned, Sheikh Abdullah was released and if 
you release a person after 10-12 years, you have not done anything extrordi-
nary. Secondly when person is released after 10-12 years or after 8-9 years, 
he is sure to have some sort of bitterness in his mind. Besides, when he was 
arrested he was having certain ideas, certain views which he gave vent to 
after his release. However, if as a result of expressing such ideas, a situation 
is created whereby practically the peace of the country is threatened, then 
action is surely taken. 

Interruption· 

After that Sheikh Abdullah was not so emphatic in regard to his ideas 
to separatism. Of course 'he has a clearcut opinion about Kashmir but he 
does not want to create a situation that may lead to disturbances in the 
country. He is particularly keen to see that he does not do any thing that 
may further aggravate communal situation. So, I do not think that there is 
anything to worry in all these circumstances. 

The Kashmir imbroglio is their own. Some people support Sheikh 
Saheb and some do not support him. They have some differences among 
themselves. It is the Government that takes care of all these things, makes 
arrests and nabs certain people. We shall have to have patience on this 
issue. We shall take a decision on this issue with cool mind and due caution 
so that the country does not sufTer any loss. How can we take such a 
decision without giving due thought to it? 

As regards China, it is very difficult for me to say that we will have 
vacated .... 

Interruption** 

As for negotiations, I never want to close the doors for negotiations. 
Probably, Dr. Lohia Sal1eb mey get arranged but in my opinion, we should 
not fight shy of talking over the matter if we are honourably invited for it. 

*Referring to a Member's (Shri Prakashveer Shastri) query that when Sheikh Abdullah is 
talking about separatism then why the Government is tolerating him. 

*Referring to a Member's (Shri Nath Pail query whether this Govenment is not pledged to 
the solution of international disputes by peaceful methods and negotiations. 
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As far as the question of giving a piece of Indian land is concerned, 
no single person. be the Prime Minister himself. can do so. I myself cannot 
do so. 

But the question of giving or not gtnving and taking or not taking the 
land. is different. Our opinion is quite clear in this regard. But one thing is 
certain. Dr. Lohia Saheb, who Is against us today. may become our friend 
tomorrow .. 

It Is said from the opposition that peace can be brought about in the 
world by peaceful methods, by peaceful approach, by peaceful talks, by 
peaceful discussions. But I am sorry that whenever we start actlng upon 
this principle, we are accused of being weak. I would like to submit that a 
person who can talk in a peaceful manner is not weak. He Is strong by 
heart. And if he can talk peacefully with China. -as I said earlier and 
reiterate today also-we will do that but we do not know what will be the 
outcome thereof. But how can Government of India act in a manner which Is 
detrimental to the interests of the nation? 

Interruption • 

Just a second. I merely wanted to tell the hone Member that there is 
no truth at all in what he said. Who informed the hon. Member that I have 
disassociated myself from the Sadachar Samiti? If I did it. I would become 
Ghair Sadachar; I would become a characterless man: How could I do it ? 

*Referrlng to a Member·s (Shrl N.C. Chattterjee) observation as to why should the Prime 
Minister disown the Sadachar SamUI. 
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10 
OTHER ISSUES 

COMPANY DONATIONS TO POLITICAL 
PARTIES * 

I 

Sir, the issue raised by Shri Naushir Bharucha is a valid one. It is a 
proposition on which one could easily differ. He may hold his opinion and 
some other friends may not agree with him. But, I would very much like him 
not be led away by the heat of the moment. He and the other hon. members 
on the other Side should give a cool and considered thought 'to this matter.' I 

Firstly, I should like to make it clear that section 293 of the Compa-
nies Act is merely an enabling provision. There is no compulsion involved in 
any shape -or form. It is entirely open to the companies to make a contribu-
tion or not to do so. 

Interruption** 

Kindly hear me, because you are not quite clear and then I shall be 
wasting your time and the time of the House. 

I was saying that it is purely an enabling clause and the promoters 
of the company have to make up their mind before the company is registered 
if they would like to contribute any funds for any social purposes or to any 
political bodies. It is not that they have to decide it or take an ad hoc 
decision when the company has been formed and functioned for a number 
of years. It has to be provided in the Memorandum of Association. The object 
has to be made clear. It therefore gives a clear opportunity to the sharehold-
ers to decide whether they would like to make any contribution to any politi-
cal body or not. Once they decide that it should be possible for the company 

·Particlpating in the discussion on the Companies (Amendment) Bill, introduced by Shri 
Naushlr Bharucha (L.S. Dcb., 2 May 1958, cc 12976-86) • 
•• Shrt P.R. Patel: Can they do business then? 

. . .. . . .. .. ;:;:;:;:;: ..... 
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to make a contribution, then alone such contributions would be permissible. 

Secondly, I would also like to say that reference has been made to the 
U.S.A. Shri Naushir Bharucha who Is one of our very well read Members, 
forgot to mention about the U.K. and Australia. In the U.K. and Australia 
there is no such ban imposed. The companies are free to make contributions 
to political parties or for election purpose. In the U.K., the Companies Act. 
1948, does not restrict in any way the power of companies to make contri-
bution in any form. In Australian Acts have laid down that making such 
contributions shall be deemed to be one of the implied powers of companies. 
In other words, the statutes in these two countries positively give such 
powers to companies. hereas in India the companies cannot do so, as I said 
just now. unless they are authorised by their memorandum of asSOCiation, 
and even when they are authorised by their memorandum. these powers are 
limitedby the provisions of section 293. Thus. we have gone further. The 
U.K. gives corn plcte power. there is no restriction at all. whereas we have 
imposed certain restrictions. Firstly, it should be provided in the objects of 
the memorandum of association; secondly. a ceiling has been fixed beyond 
which no contribution could be made with the approval of general body. 

As regards the United States. I am not quite certain. The Federal law 
is there, but it is an election law. It has nothing to do with the Companies 
Act, but I am not clear whether the States in the United States have got any 
such law, and as I have no definite information on that point, I shall not 
refer to that matter. 

Secondly, I would like to ask: after all. what is a company? A com-
pany is a combination of individuals. and while sitting in this House we 
cannot brush aside the idea that the directors can function on behalf of the 
shareholders. I refer to this because here a few hundred Members of this 
House are sanctioning not only hundreds, but thousands of crores of rupees 
for various projects and programmes, and we do so on behalf of 18 to 20 
crores of voters. The Members of Parliament do not every time approach the 
voter, or go to their constituency asking for their opinion whether they 
should vote in favour of a particular measure or not. So, it is not quite fair 
to say that the directors, under the influence of certain political bodies or 
certain political persons, will do a thing which will go against the wishes of 
the shareholders. The shareholders can hold a meeting and condemn the 
directors and can remove them if they so like. So. I think. when once the 
powers have been given to the directors by the shareholders, the directors 
could have the authority to do what they think best and what they think 
proper on behalf of the shareholders subject to the ceiling laid down by law. 

There were one or two general matters to which reference was made. 
It was said that the capitalists. or Tatas and others, contribute to the 
Congress. and Shri Bharucha has had the fear that thcy might corrupt the 
Government. or thcy might make democracy impure in certain respects. I do 

886 



not say that we are not influenced by them. After all, they are also citizens 
of this country, they are able people. they have got some organising capac-
ity, and they are an important section of the country. But I can also say that 
in spite of these things, we stick to our opinion, we hold to our views. 

I need not quote exam pIes. In this election it is true that some big 
people contributed, but what is the result? Have they received any special 
concession from us after the last elections? What about the new taxation 
measures? Have they been welcomed by the capitalists? They are deadly 
opposed to them and they are opposing them tooth and nail, day in and day 
out. 

And not only after this election. Since we came to power, we have had 
a number of elections for Parliament as well as for the State legislatures, 
and what has happened? 

I know of V.P. where I corne from. It was one of those States where 
zamindars and Jagirdars played a very dominant role, and quite a number, 
quite a few of these zamlndars were in the Congress. They did not join the 
Congress after 1937 when we came into power, but they were in the Con-
gress since the year 1920. They went to jail. courted imprisonment arid 
suffered immensely. In spite of those friends being in the Congress. and in 
spite of the zamlndars playing a very dominant role in the politics of U.P .• 
zamindari abolition took place in U.P. The Bill was enacted. It took some 
time, but I can tell the House that it is none of the most progreSSive meas-
ures yet enacted anywhere, in any State of this country. The zamlndars and 

Jagirdars are nowhere. 

Similarly, the House can look to other measures. The nationalisation 
of the Imperial Bank, the nationalisation of insurance companies, or the 
setting up of new industries in public sector. 

Interruption* 

I am not aware of the case which was referred to by Shrt Asoka 
Mehta regarding the pending bills of the electricity corporation or company 
of Kanpur. I have read something in the papers, but it is a point which 
should certainly be looked into. Of course. we cannot do that, but I am quite 
certain that the V.P. Government will look into that matter and do the need-
ful. If there are arrears which have not been realised because, well, they 
wanted to show some sympathy to any particular party, it is quite wrong. 
But I am not aware of what the facts are. It would certainly be proper for the 
State Government to look into that and do the needful. I entirely agree with 

·Referring to an allegation made by a Member (Shrt Ashok Mehta) that in Kanpur after 
the nationalisation of the Electricity company the bills that various Textlle mUls have to 
pay to the electrIcity com pany have been allowed to pUe up. 
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him that no consideration should be shown to any industrialist or capitalist 
because he contributes something to a particular political party. But Shrl 
Asoka Mehta cannot deny on fact. He was not here and he did not hear the 
speeches of other friends, but it was being painted like this, that it was only 
the Congress which was getting funds from the capitalists and they are 
liable to influence, and their policies might be affected. Things of this nature 
were said in this House, and I was, therefore, replying to that point. 

I do not want to accuse other parties, but as friends and brothers, we 
know that there is no party in this country, I think, which is not getting 
funds or does not get contributions from moneyed people or if you so like to 
call them, capitalists. I know for a fact that contributions are made: and I 
must say that I would not like to criticise the capitalists for the capitalists 
are very wise in that matter. They make contributions to all those who 
approach them. They will contribute to the Congress Party; and they will 
contribute to other parties which are or which may be in the OppOSition. 

Interruption-

No conSideration, excepting, as I said before that they prepare before-
hand; I mean thereby that they are trying to keep them to their side: so, why 
should they not tackle them from now on ? 

Interruption·· 

The hone Member may please hear me. What I want to say is that I do 
not deny that they have helped the Congress organisation. They do so 

"-

because they think that·the Congress organisation at the present moment 
can maintain the stability of the country. They do not agree wiht our poli-
cies. For example, Mr. Tata is wholly opposed to natlonal1satlon; but still, if 
he wants to help, he perhaps feels that for the development of industries 
and for general economic development of the country, it is essential that the 
stability of the country should remain; and to some extent at least the 
Congress has succeeded in that. Compared to many other countries, we 
have succeeded a lot in that regard. So, I merely wanted to say .... 

Interruption---

Naturally, they have a big stake, since they have invested thousands 
and lakhs and crores of rupees: and they want stability. As to what their 
views are It is difficult to know. 

·Referring to Shri P.R. Paters query. "'What are the considerations for that?' 
··ReactIng to a remark made by a Member (Shrl P.R. Patel) that It Is with a view to 
taking advantage from the party in power that they (industrialiSts) contribute. 
••• Replying to a query of a Member (Shrl P.R. Patel) that why were these people 
contributing to the Br1tlshers in those days. 
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I do not want to criticise other parties or attack them, but please look 
into your own heart. Instead of criticising the Congress, look within. I am 
not denying that we are not getting or we did not get funds from bigger 
people. 

Interruption • 

I am really sorry and amazed that the han. Member has not under-
stood the spirit of my speech and the way I am putting things. I am not 
denying It. But still, I would say this. I am a worker, and I have been a 
worker all my life. The first thing that the Congress should do in collecting 
funds Is to collect from the general people; we must collect four annas or 
eight annas or one rupee or five rupees or ten rupees or whatever we can 
get, and then, we can certainly ask for funds from the richer people also; 
they are not pariahs: they are not untouchables. 

Some hon. Members have made reference to Gandhiji. I do not want 
to mention their names in this connection. But Gandhiji was strong enough 
to stay with Birla and yet remain completely aloof from him in so far as his 
policies and programmes were concerned. That should be our attitude. Now, 
Gandhiji is not here. But, after all, we are here after him, and we as Indians 
should be proud of ourselves; if we have gone down, both friends in the 
Opposition and those on this side should feel ashamed of It. There is no joy 
either in you or in us to see our people deteriorate. So, our policy in that 
matter, In so far as the contributions to the funds of political bodies are 
concerned, is what I have said before. But we are quite clear and quite 
positive that we must be clear in our policies and in our objectives, and once 
we have placed our provrammes and objectives before ourselves and the 
country we should go ahead without any fear or favour from any quarter. 

It was said that some judges had also expressed strong opinions on 
this matter. It is true, but I really do not know where we stand, because 
eminent judges have expressed different opinions. 1 was looking into the 
remarks of Justice Tendulkar. He says: 

"1 am not prepared to hold that the mere power to give a donation or 
a contribution to a political party has such a tendency to corrupt political 
life as to be considered against public policy, the harm to the publlc by 
permitting such contributions cannot, to use the words of Lord Atkin, be 
said to be substantially incontestable." 

So, Justice Tendulkar is quite clear that if you merely provide or 
others are authorised or entitled to make contributions, that alone would 

·Replytng to a question of a Member (Shrt P.R. Patel) as to what was the amount that 
Congress Party got during the last elections. 
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not be enough to corrupt us or corrupt any political party. Perhaps, Justice 
Mukerjee also has expressed a similar opinion. There is another quotation 
from him, but I shall not read It. He has also expressed something on these 
lines. One of the judges has said that it should be for the judge or for the 
court to decide as to what quantum of contribution a particular company 
should make. It is an amazing proposition and an amazing proposal. Why 
should any Act or any provision in it involve the judge into these controver-
sial and political matters? Hon. Members have quoted in all seriousness the 
observations of judges. But I say that judges themselves differ and differ so 
seriously on this matter, and one of them has even gone to the length of 
saying that this matter should be decided by the court. These are matters 
into which I need not go. The opinions have been expressed by very eminent 
people. But what I want to suggest is. instead of going by their opinion, let 
us coolly think over it and come to our own independent judgement. 

I shall say only one thing more and then I shall conclude. My col-
league, Shri Hajarnavis. the Deputy Law Minister has already said that this 
matter could be considered along wiht the amendment of the election law. 

I would also like to inform the House-perhaps they are very weill 
aware of that fact-that amendments to the company law are being consId-
ered at the present moment. An Informal Committee was set up to put up 
proposals for amendments. That Committee has almost completed Its re-
port. I shall merely quote one or two recommendations that they have made. 
I am doing so in order to convince Shrl Naushir Bharucha that If there Is 
any defect or any lapse or any chance of corruption and all that, it will be 
almost rectified if some of these suggestions made by the Informal Commit-
tee are accepted in the company law. The Committee is presided over by 
Shri Vishwanath Sastri, a retired High Court Judge. It has recommended: 

(1) that as the law stands. a general resolution of the company 
authorising the board of directors to contribute to charitable 
and other funds in excess of the limit prescribed by section 
293 (10 (e) would be sufficient and a separate resolution is not 
required in respect of each such contribution; 

(2) that a prohibition of contributions to poUtical and party funds 
should not appropriately be considered in isolation under the 
Companies Act only; 

I shall not read all the other recommendations, but there is one 
recommendation which reads: 

"Full information relating to every contribution WOUld. however, be 
incorporated in the accounts and circulated to the members before the next 
annual general meeting, so that if they so decide, they may give appropriate 
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directions to the board for future guidance." 

So there will be no secrecy about it. Every contribution will be an 
open book. It will be very easy for Parliament or the country to judge 
whether the contrIbutions were good or bad in spirit or whether they had 
affected a particular political party which got those contributios in any 
shape or form. 

So I would merely say that the recommendations of the Informal 
Committee set out above will be taken into account when the Bill to amend 
the Companies Act, 1956, is drafted. Therefore, there is ample opportunity 
for this House to express their opinion, and members can make the House 
agree to their views. This prOvision about restriction was brfore the Joint 
Committee on the Companies Bill. Then it carne to the House. The House 
endorsed the views of the Joint Committee. Several members took part in 
the debate last time when this amendment imposing a restriction was con-
sidered, and this amendment restricting the contribution was made in this 
House and accepted by thIs House. 

Perhaps this question was also raised in the Select Committee on the 
Gift tax Bill. Perhaps its report would be corning soon. I am not quite sure 
as to what the Committee has done. :~~~ 

Now, I merely request Shrt Naushir Bharucha not to press this Bill. 
As I said, there will be ample opportunity on many occasions when he can 
express his views, and if he is able to persuade the House to agree with his 
views, I shall have no objection; I shall welcome it. I hope Shri Naushir 
Bharucha will kindly consider my appeal or request. 
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DEMANDS FOR GRANTS-MINISTRY OF 
HOME AFFAIRS· 

Sir, we are meeting and discussing the Demand of the Home Ministry 
under the shadow of the sad demise of the late Home Minister Shrt G. B. 
Pant. This House has paid a glorious tribute to his memory. I need not add 
to what has already been said about him in this House and outside. There 
has been expression of universal sorrow throughout the country. It has been 
a great national loss and a personal bereavement to all of us. The lesson we 
have learnt from him is that there should always be a determined effort to 
go ahead in spite of all difficulties. And we have therefore not to feel de-
pressed but to go ahead in the fulfilment of the objectives which he had 
pursued, and we have all to pursue them in future in the interests of our 
people. 

Sir, before referring to certain general and important matters I shall 
deal with some of the points referred to by some hone Members during the 
course of the discussions. Shrt Prabhat kar referred to the continuation of 
section 144 in Delhi and New Delhi for the last six or seven years. I might 
inform the House that section 144 is in force in certain areas of Delhi only, 
namely, the entire compound of Parllament House, the vicinity of Rashtra-
pati Bhavan, the Central Secretariat, Connaught Circus and the vicinity of 
Chandni Chowk area. I need not say how busy especially the areas near 
Chandni Chowk and Connaught Circus are. If there is no prior information 
to the authorities about holding meetings or taking out processions, there 
might be a good deal of confusion in the traffic arrangements, and the 
normal traffic or the people going out for shoppring etc. may be put to 
extraordinary inconvenience. It is therefore-- necessary that the authorities 
should get prior information about the demonstrations and processions, etc. 
As regards Parliament House and the Central Secretariat I shall do no better 
than what you, as Speaker, had observed in regard to the demonstrations 

*While replying to a Debate on Demands for Grants of Home Ministry In the Lok Sabha. 
29 March 1961. cc 8009-8032. 
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which are held near the Parliament House. You had said, "Whatever may be 
the nature of the demonstrations, they are not to be allowed to come within 
a furlong round-about the Parliament House". You said further, "I am inter-
ested in seeing that the Parliament House is safeguarded". However, I can 
say with some confidence that there has seldom been a complaint lodged in 
regard to holding of meetings or taking out of processions : that is, we have 
not received reports that we came in the way of holding meetings or taking 
out of demonstrations by diITerent political parties. In fact, I can say that 
Delhi Is one of those citIes where demonstrations are held in very large 
numbers indeed. 

Interruption· 

Well, 1 do not mind it. But there should be no complaints that proces-
sions are not allowed or that section 144 comes in the way. 

Shri Surendranath Dwivedy from Orissa said something about the 
temporary posts in the ranks of the Delhi Police. I may inform him-I am 
sorry he is not here, but I may inform the House-that the position is that 
there are about 3,159 posts in existence for three years on a long-term 
basis. Out of this 2,527 will be made permanent. I might add that I would 
like to look into this further and see what more could be done. I might also 
inform the House that a direct recruit is kept on probation for three years 
and a promotee is kept on probation for two years before confrrmation. 
There is no direct recruitment to the rank of head constables, AS.Is. and 
Inspectors. 

Shri Vajpayee referred to espionage cases. In recent months there 
have been five cases involving some government employees and private indi-
viduals. About nine persons have been taken into custody and of them five 
have been detained under the Preventive Detention Act. Investigation in 
other cases is being conducted. We have to show the utmost vigilance in 
regard to this mattcr and do everything possible to counter such activities. 
Proper action is being taken in this direction and the implementation of the 
security instructions is being tightened up. 

Shri L. Achaw Singh devoted most of his time to the question pertain-
ing to his own detention. I have been informed by the Department. and I 
have myself looked into some of the papers and I find, that the action taken 
against him was completely in line with the procedure adopted in such 
cases. But I would only like to add that I am a bit surprised that Shri Achaw 
Singh should have come up what some kind of grievance again in this 
House. He went to the highest eourt of justice .. to the Supreme Court, and 

*Referring to a Member's query regardIng DelhI beIng the Capital. 
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filed a writ petition and his petition was dismissed at least there should be 
some finality on such matters. 

Interruption· 

The question was not of merits. The merits can only be considered by 
the committee which is appOinted for that purpose. But the procedure etc., 
whether it has been complied with, Is a matter on which the Supreme Court 
can certainly express its opinion, and it was purely on the basis of proce-
dure that he had field the writ petition, which was dismissed. 

As regards Shri Harish Chandra Mathur, he has referred to three or 
four important matters. I shall deal with only one of them just at present. He 
suggested the appOintment of a high-powered committee to go into the 
following matters : 

(1) Improvement of Government processes and simplifying certain 
procedures; 

(2) Serving the public with the maximum of speed and courtesy; 

(3) Eliminating superfluous departments and sections; 

(4) co-ordination between different units and institutions; 

(5) Eliminating duplication of work and overlapping of units; and 

(6) Cutting down of costs. 

In answer to a question in the Rajya Sabha on the 8th March, re-
garding a similar proposal for the appointment, of a committee, the Prime 
Minister observed like this: 

"No single committee can usefully handle all the problems of work, 
simplification, organisation and checks which are inherent in an all-embrac-
ing examination suggested in the question." 

This is what the Prime Minister said: 

"But I am considering whether small internal groups cannot be set 
up to make a detailed examination of selected segments of administration 
which need special attention." 

In pursuance of the above undertaking of the Prime Minister, the 
Ministries have set up internal groups to make detailed work study of se-
lected sectors of administration. 

*Replying to a Member's query as the Supreme Court cannot enter Into the merits. 
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But I am at one with Shri Mathur in one matter. We have had some 
experience of this matter being examined for some time past in the Minis-
tries and the Ministers also directly took interest in it. A number of Minis-
ters prepared their own papers and those papers were sent to the Cabinet 
for consideration. We have discussed a number of times. Yet, as the Prime 
Minister has said, the problem was so large and so complicated that it is not 
possible for either the Minister or even some Government officers to discuss 
it amongst themselves and come to a final conclusion. This matter needs a 
very thorough enquiry and when I said that I agree with Shri Mathur on one 
matter it is this. I also fecI that this matter should not be left merely to the 
officers to consider and come to a conclusion. I do not criticise; but the 
officers have their own way of working. They have followed certain proce-
dures during the last 50, 60, 70 or 100 years and it is not easily possible for 
them to go out of that groove and make some radical changes. At present I 
might say that I have myself suggested this some time ago to Government 
that there should be a committee of officers. Of course, without the officers 
the procedures etc. cannot be examined. They are masters of the subject. 
But there should be some non-official or non-officials on that committee so 
that they can bring about a fresh outlook and approach to the subject. And, 
I do not know whether it would be possible. A person who has been in the 
administration, who has got experience of the adminstration should preside 
over it. He may be a Minister as suggested by my hone friend or he may be 
someone else. But, anyhow, the non-officials who are represented on the 
committee should also have sufficient experience of administration. 

It is true that non-officials who have not got adequate time at their 
disposal will also not be able to do full justice to the work. If it is thought 
that Members of Parliament can work on it, certainly, Members of Parlia-
ment can work on it. But, they will have to devote almost all their time. It 
may not be possible for them to attend to other thing. I speak with some 
experience and I do feel that it is a matter which deserves our serious 
attention. Efforts should be made both by the officers as well as by the non-
offficials to study this problem and come to certain decisions which would 
help in bringing about an improvement in the working of the Administration. 

As regard Shri Manaen, he referred to Nepali being adopted as an 
official language of the district of Darjeeling. The West Bengal Legislature 
has not so far adopted and of the languages in use in that State as the 
official language of the State under article 345 of the Constitution. The 
recognition of Nepal will come only after the decision has been taken by the 
State Government regarding the language or languages to be adopted as the 
official language or language for official business there. However, it has to be 
remembered that English continues to be used both at the State level and at 
the district level. If Shri Manaen likes he can convey his views, and also, if 

.. :::::: 
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necessary, our views in the matter to the West Bengal Government. 

He also referred to the provision in the Constitution about the Lin-
guistic Commissioner and it was said that the Linguistic Commissioner 
should be entrusted with special executive functions. It is not possible to do 
so. But, the late Home Minister had discussed with all the Chief Minlsters 
and suggested to them that they should try to give prompt attention to the 
recommendations of the Commissioner. The Commissioner can only go and 
study the situation in different areas of the different States. And, he is 
expected to send his report to the Government of India. That report Is, 
generally, considered here in Parliament and, with the approval of Parlia-
ment, we advise the State Governments to take action. 

The State Governments have helped the Linguistic Commissioner to 
make the necessary enquiries. There has been no difficulty in that. But, it 
has often been said in this House that those recommendations are not being 
implemented fully or expeditiously by the State Governments. 

Recently, on our late Home Minister's advice, a circular was also 
issued to the State Governments requesting them that the recommendations 
of the Commissioner should always be considered at a higher level in the 
States; that consideration should not start from the lowest rung of the 
administration. We would like to pursue the matter and see that the recom-
mendations made by the Linguistic Commissioner are implemented and 
given effect to. 

Shri Naval Prabhakar mentioned specially the inadequate provision 
for Harijan welfare for Delhi in the Third Five Year Plan. I am merely refer-
ring to Delhi because he mentioned Delhi. And, I would like to tell him that 
his information does not seem to be quite correct. The total provision in the 
Second Plan was Rs. 19.56 lakhs which has been increased to Rs. 38.55 
lakhs, Rs. 23.55 lakhs for direct expenditure and Rs. 15 lakhs for loans. 
There is thus an increase of 74 per cent over the figures of the Second Plan. 

Shri Thimmaiah has referred to several matters concerning the Har-
ijans and the aid and help that should be given to them. I entirely agree with 
him and I can only say that we will try to hear in mind what he has said and 
what others have said. There are certain limitations of course. Subject to 
financial limitations, we will do it. Of course, it is the State Governments 
mostly, which have to carry out the programmes. Within those limitations, 
the Government of India will try to do its best to help the Scheduled Castes 
and Tribes. He mentioned about industrial training and I welcome that idea. 
I think we should do much more than what we have done so far in that 
regard. 
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The Maharani of Gwalior referred to obscene literature and the publi-
cation of magazines etc. not in English but especially in regional languages 
and she said that it was on the increase. Fortunately or unfortunately, I had 
not got much time to see or go through them. I was told by no less a person 
than the Deputy Horne Minister that this literature was being sold in the 
open markets in Connaught place and other Place. As I said, I do not get 
time even to go to Connaught Place and so I have no personal experience. 

5hri Frank Anthony referred to the grant being given to Anglo-Indian 
school and he laid emphasis on the indigent grant being continued to 
Anglo-Indians. Our late Home Minister took a special interest in this matter 
and while the Chief Ministers were here some time back in DeIhl he held a 
meeting and discussed some matters and then he mentioned about this 
also. Recently, he also wrote to the Chief Ministers. Is it true that there is 
some difficulty and some States have objected to it because they say that 
there is some constitutional difficulty about the grant being given to Anglo-
Indian students-Indigent gratn or for educational purpose. But it is a matter 
which could be, I think, considered by the State Governments and necessary 
action could be taken. In reply to that letter sorrle of the State Governments 
have already agreed that they will continue this indigent grant and I can 
only assure him that we will take up this matter with the other States 
further. I do hope that the other State Governments, after Sdiscussions, will 
also agree. 

Shri Prakash Vir Shastri said something about Kashmir and about 
its administration. I do not want to say much on that. The hone Member, 
5hri Tariq has replied to some of the pOints raised by him. There are of 
course deficiencies and shortcomings everywhere. Jammu and Kashmir is 
not an exception. He can go to any State and find that there are short 
comings and deficiencies. But to know what progress Kashmir has made, 
the best thing would be to go to Kashmir and one should see things for 
oneself. I went to Kashmir after a long time, after about five years. I was 
really surprised to see the progress made in different directions. Whether it 
is cottage industries or emporia or production of food or other development 
of forests, etc. all these activities are going ahead rapidly. I surprised that 
Kashmir Government should also take a keen interest in the development of 
industry. In a way, from the communications point of view, it is not very 
convenient to have big factories in Kashmir; yet the Kashmir Government is 
very particular of setting up industries for cement and pig iron. It is not, 
therefore, qUite fair to suggest that the money spent there is wasted or is 
not properly utilised. 
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There are now some general matters. About the Union Territories. 
This matter, I know, is troubling the minds of friends, especially from Ma-
nipur, Tripura and Himachal. During the last fortnight or so, I have tried to 
look into the relevant papers and see what the Home Ministry has to advise 
about it. I personally feel that the people there do want powers to be dele-
gated to them for almost running the administration of their area on their 
own. That is a justified feeling. Already there are Territorial Councils and 
there are members in them. Certain departments, etc. have been put under 
their charge. So, what they want is that it should be further extended. In 
fact Pantjl himself met deputatlonlsts of these areas and he was thinking in 
tenns of making a change and delegating more powers to them. I cannot say 
at the present moment exactly as to what we propose to do. But personally 
speaking. I feel that it is better not to take half-hearted steps or half-hearted 
measures. It is better to delegate whatever powers we want to at a stretch 
and allow the representatives of the people to run their own Government. 

Interruption· 

The only point that Is to be considered is this. I do not want that 
small States like Tripura or Himachal Pradesh or Manipur should become 
the battle grounds of the difTerent political parties and groups of the people 
there want democratic fonn of administration. they must also take the 
responsibility and see that the administration would be run smoothly and 
that there would be no group or party politics working all the time. I know it 
can be said that this kind of grouping is there in other bigger States also but 
the bigger States have so many other avenues. They can do so much for the 
development of their States; their resources are very good. Even if they fight; 
things are carried on and work proceeds. But in these small States, it will 
become simply impossible if those who want to run the administration fight 
among themselves and create difficulties for the State and the people of the 
State. I think that Parliament will agree \\ith me when I say that there 
should be certain checks. We may delegate powers with certain checks 
which should be provided in order to put a stop and check this kind of 
activity which may come in the way of planning and administration in those 
areas. I have merely. Sir. given an expression to my feelings. This matter will 
have to be gone into very carefully and examined thoroughly by the Home 
Ministry and the fmal decision taken by the Government of India. But I 
would surely like to tell the House that whatever deciSion we take it will 
have to be taken much before the forthcoming elections. So we will try to 
take a decision in this matter much before the forthcoming elections. 

Sir. for Delhi the big Parliament is sitting here. 

*Referring to a Member's query as to what about Delhi? 
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Well of couse we will consider about Delhi also. But i might make it 
clear, so far as I can think of, just at present, I would like to keep Delhi in a 
different category. I can only say that much. I do not think it can be placed 
in the same category as Himachal Pradesh, Manipur or Tripura. 

Now, the question of services and their training etc. was raised both 
by Shri Mathur and also the Maharani of GwaUor. I might only say that I 
agree with what Shri Mathur says, that the services have to change their 
outlook and approach in the existing context and in the kind of work that 
Government has to do in future. Formerly the position was different, and 
law and order was their main responsibility. But now a much higher priority 
is being given to developmental work. to the development of agriculture or 
industries or other kind of social and educational work. So the services have 
to fully realise that they must function in a way which will help the execu-
tion of the poliCies of Government fully and satisfactorIly. 

The services are now being given a special training. I shall refer to the 
new course which we have adopted for them in the Indian Administrative 
institution at Mussorie. There have been training institutions so far for lAS 
and for the IPS officers. But the new institution which has been opened at 
Mussorie and is under the charge of the Home Ministry is a new institution 
of its kind and there a different course has ben prescribed. There are two 
main distinctions of this institution as compared to other training institu-
tions. Firstly, this institution gives the necessary national background of 
our country to the officers. They are also given a full idea of what the 
poliCies of Government are, what are their programmes and what are their 
activities under the different plans. Besides that-in fact, I was looking into 
the papers and I found-the officers are also educated as to what Gandhiji 
used to say what his poliCies and programmes were. I know we are far away 
from what Gandiji said or from what he wanted us to be, but still the base of 
all our activities is mainly Gandhiji's ideas and Gandhiji's programmes. 

Well, senior officers have to be told as to what his ideas were, be-
cause it is true we are apt to forget and the younger generation is apt to 
forget more the background of our national history and what our leader had 
taught. I myself did not know that it was one of the subjects on which the 
officers were being given some information or some education. I, therefore, 
personally feel that this is good in a way. How they function is a separate 
question. Well, as I said, if shortcomings are merely to be seen, shortcom-
ings are everywhere, amongst us also and also amongst the officers. So the 
whole approach there is different and it is not only one service-the lAS who 
are being taught. The important factor is that all the services are being 
trained in the same institution. Different services have their own training 
organisations or training arrangements, but in this institution all of them 
meet and it is good that they meet and have common discussions. In that 
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way they can also understand how they can work in future in a more co-
ordinated manner. 

Shri Mathur said that there should be refresher courses for officers 
who had been in service for some time past. We have already drawn up our 
scheme and it has been decided to hold refresher courses for officers who 
had been in services for the last ten or flfteen years. Besides that, it has also 
been decided to hold seminars of senior officers. 

As regards the question of relationship between the employees and 
Government, I need not say how important it is that the relationship be-
tween the two should be as good and as peaceful as possIble. I would 
specially refer to two points. Much has been said about the last strike. But 
the point to consider is whether there should be a ban on strikes. As far as I 
know. sometime back it was agreed to by the different labour organisations 
that strikes of Government employees should be banned or stopped. Then it 
was suggested by Government that we can think in terms as to how to settle 
the major disputes. Government was also considering whether there could 
be some kind of arbitration for resolving the issues ultimately. Suppose the 
discussions go on and there is no end to the dispute. then. there should be 
some kind of arbitration. Government had so far never agreed to this kind of 
or any kind of. arbitration because it was felt that the Government Is the 
final authority to decide matters concerning these things. But the late Home 
Minister and the Labour Minister discussed this matter amongst themselves 
and this matter was also discussed at higher levels. and it was felt that even 
the question of arbitration could be considered. But the only point that now 
remains is whether the workers would be willing to accept some kind of ban 
on strikes altogether. that is. a strike in no case. If that is agreed to. then 
that kind of arbitration which will give satisfaction to the workers may also 
be agreed to by the Government. I am informed that there is some diITerence 
of opinion or change or shift in views in regard to this matter in so far as 
labour orgaI?lsations are concerned. However. I shall not go into the details. 
I merely wanted to say that this matter is under active consideration of 
Government and we will try to pursue it and come to some conclusion as 
early as possible. 

There is another matter in regard to strikes of which I talked Just 
now. The important point is that a strike should be prevented; it is better to 
prevent it, to take preventive measures, so that that situation does not 
arise. For that. the House will remember that the Pay Commission had made 
a recommendation. namely. the formation of Whitley Councils more or less 
on the United Kingdom pattern. This matter has also been examined by 
Government. and in fact. the Home Ministry has prepared a full scheme on 
that. On the Whitley Councul will be represented both the labour represen-
tatives as also the Government officers. But the representation of the work-
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ers would be much larger than that of the Government. Of course the idea of 
Whitely Councils is to discuss and thrash out matters amicably and come to 
agreed conclusions. So, this question of Whitley councils is also, as I said, 
being actively considered and 1 hope if the Whitley Councils-or we may give 
it a different name-function well and satisfactorily, the situation for going on 
strikes may not arise at all. 

Shri Harish Chandra Mathur said that those who are employed in the 
public undertakings should be allowed to take part in politics or to take part 
in parliamentary activities or political activities; -I am not quite clear-about 
it. But he said something on these lines .... In view of the enlarging public 
sector, he says it should be considered-whether the officers of the public 
undertakings should be allowed to take part in politics or not. These public 
undertakings are of course corporations, but they are financed wholly by the 
Government and they are responsible to Parliament and of course to the 
Government or the Ministry concerned. 1 do not think that at the present 
moment this mattcr should receive our attention. I feel that at present our 
democracy is a nascent democracy. We are in the very initial stages of 
building up good conventions and good traditions, and it would be, to my 
mind, suicidal if the officers either of the Government or of the public sector 
undertakings, are allowed to take part in politics. 1 say so because, firstly, it 
is absolutely important that our officers should devote themselves wholly 
and solely to the work which has been entrusted to them. They cannot, to 
my mind, find a single moment for anything else if they are serious about 
their work. Secondly, it is necessary that they have to build up the younger 
people to take their place. 1 also feel that some kind of tradition-some 
convention-has to be built up as to what should be the relationship between 
the politicians or the members of th legislatures and the officers. It is a very 
ticklish matter and it must be said that we have not been able to fmd a 
satisfactory solution for the same. Yet, one thing should, as far as possible, 
be made clear, and 1 think there is a general agreement also on that, 
namely, the officers should generally, of course, know the mind of the Gov-
ernment and the poliCies enunciated either in Parliament, or after approval 
of Parliament, by the Government itsclf. Having known the poliCies the 
officers should be given as much scope as possible to implement them in the 
way that they think best. If there is day-to-day interference in the admini-
stration, it is not good either for the officers or for those people who are 
really concerned. So, it is necessary that the officers should keep aloof from 
politics or any kind of political work. Shri Harish Chandra Mathur said, 
"How will the officers change? They are doing their work in their own way 
and they must conform to our policies". The policy is there, of course; but, if 
the House would permit me to say so, if the parties think that the officers 
III ust work according to their wishes or according to their dictates and if 
there is too much intermingling, 1 do not know what its result would be. 
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Therefore, what will happen is, if the parties would like to dominate, the 
bosses of the parties will dominate and the Officers will become demoralised. 
If the officers are left alone, they with only thing their own prestige and 
power and ignore the interests of the people. Therefore, the present conven-
tions or the presnt arrangements, to my mind, are sstisfactory. I am told-I 
do not know-that even in the United States, where formerly there used to be 
a wholesale change in the Secretariat services when the parties changed, 
now, it is being cut only by about half. So, for the time being, I think the 
United Kingdom pattern for our country is good and we should try to sUck 
to it. But this does not mean that the officers should not change or should 
not change the method of their work. 

I have been a humble worker all my life, and still I am in that happy 
position of meeting each and every worker. I know the treatment that is 
often meted out to workcrs by our officers. I do not say that everytime our 
worker is right or corrcct. He may commit or make mistakes. But I can with 
some experience say-I am not merely talking of workers of every party-and I 
feel that the sympathy or the sympathetic approach that those workers 
should get is not generally made available. When I speak of officers being 
not interfered with, I must lay emphasis on the fact that the officers have 
also to give up the kind of feeling that they might have in their minds, 
because they have always been dealing with people of the upper strata. A 
man from the field or the factory is not not able to create an impression on 
them. So, this distinction or discrimination has to be done away with. 
Especially in developomental work, it is absolutely essential that there 
should be full co-ordination and co-operation between officials and non-
officials. 

I would also like to mention one other matter If you permit me to take 
a few more minutes. What is important, specially as you were also good 
enough to mention just now. Our officers are undoubtedly very able people. 
But I want to lay greater stress on hard work and integrity. To my mind, 
officers should be above doubt and above suspicion. When I say that, I do 
not forget that Ministers have equally to be above suspicion. But today the 
Ministers are elected by the people and thcir activities are always before the 
eyes of the people, bcfore lakhs and crores of people. There is a searchlight 
thrown at them all the time. But I might say that the officers are not placed 
in that position. Their activities and line of work are not always known to 
the people, whereas we are, as I said, completcly exposed. In fact, we should 
be, because it is for the people to select their representatives and lmow how 
we function and whether we are working rightly and correctly. It is good .... 
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Interruption· 

If there is any dearth of that, of course, Kripalaniji never forgives 
anybody, even, if he will permit me to say so, his wife, who is now a 
Minister. As I said, in the case of officers, ability is undoubtedly needed and 
it is necessary. Ability is there profusely amongst our officers. Our officers 
are the best products of our universities. The average ability of our officers is 
much higher, but as I said, what is needed Is the confidence of the people in 
them. I must say that generally, of course, our standards in the Government 
of India are vey high. Yet, it is necessary that we should look into the rules 
and procedures, etc. about taking action against those officers regarding 
whom we receive complaInts. The present rules and procedures are very 
cumbersome and complicated. Even if a person is more or less consIdered to 
be guilty, it is not easily possible to dispose of his case quickly and inflict 
any kind of punishment. So, I think it should be examined. Of course, we 
have to be fair and give full justice to the person against whom complaints 
are made. But when it is found that the complaints are correct, the proce-
dure should not come in the way, delays should not come in the way of 
giving the necessary punishment to the person concerned. 

Lastly, I was talking of integrity, character, etc. But maintenance of 
national integrity is absolutely important. There are fissiparous tendencies 
seen almost in every direction. Whether it is language or whether It Is a 
small question of a boundary or border between two States or whether it is 
communal or caste consideration, a number of things are coming up which 
are weakening the strength of our people. So, it is necessary that the Parlia-
ment as well as the Government should give careful thought to this matter. 

Recently there had been very tragic incidents at Jabalpur, Sagar, 
etc., and it has undoubtedly created great uneasiness amongst the minori-
ties and they have suffered severe losses also. I am glad that on the whole 
almost every section of this House has condemned it. I do not say there is 
no communal feeling amongst the minorities, but the responsibility of the 
majority community should not be ignored. Our responsibility is utmost in 
this matter. If anything happens, the majority must see to it, must think 
and devise ways and means, to prevent any such occurrence in future. How 
to do it, they have to consider; it is their main responsibility. 

I might mention regarding one or two matters about which Maulana 
Hlfzur Rahman specially made reference. I want to clear up two things. 
Firstly, he said one Judge has been appointed in the Commission. It has 
been done before also. Recently, there is the example of the Commission 
which was appOinted in Assam for making an inquiry; only one Judge was 

*Replying to a Member's query that officers activities are not sufficlenty exposed. 
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appointed on that committee. 

Secondly, I am surprised that he said that the power of Mrequir1ng the 
discovery and production of any document" has not been given to the Judge. 
I do not know how that can be said, because the powers of the Commission 
are clearly mentioned here: 

"The Commission shall have the powers of a civil court while trying a 
suit under the Code of Civil Procedure, 1908 in respect of the following 
matters, namely-" 

Certain matters have been enumerated, out of which one is : 

"requiring the discovery and production of any document, receiving 
evidence on affidavits. requisitioning any public record or copy thereof from 
any court or office, issuing commissions for the examination of witnesses or 
documents .... 

These powers are given to the Commission automatically. There is 
some misunderstanding on the part of Maulana Hifzur Rahman and per-
haps Dr. Sushila Nayar also. 

The question of language had also become a very complicated affair. 
It seems that on the language issue strong feelings are roused and they cut 
across political parties also. In Assam it was quite obvious. The all-India 
parties acted in a diITerent way and the State parties did as they thought 
best. That is the position on the question of language, even though I do not 
think it is generally acknowledged. On this pOint, Master Tara Singh has 
mentioned about the Sikh State. Punjabi Suba is a diITerent matter, but 
when you read his statements, you will fmd that he mentions about a Sikh 
State in which there will be a majority of SHms. These are diSintegrating 
forces and we must consider as to how we can prevent them or check them. 
I personally feel that it is not entirely the responsibility of the Government to 
check and prevent them. When I say so, I am not shirking the respon~iblli
ties of the Government. It is the main responsibility, the chief responsibility 
of the Government. but it is also the responsibility of each and every citizen 
of this country. In fact. I have been thinking within myself that we should 
try to prepare the necessary public opinion and that the proper climate has 
to be created in which we should think more in terms of the country as a 
whole. than in terms of our own State. I need not remind the House that 
before 1947 everyone of us thought in terms of India first and our provinces 
afterwards. Now we think of our own State first. our own people first, our 
own language first and the whole country afterwards. It Is very tragic In-
deed. As I said. I was thinking within myself how to build up the necessary 
public opinion. and I feel sometimes-I will have to concretise it-that we 
should have some kind of conference under the leadership of the Prime 
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Minister, not only of the political parties but of people or leaders of people 
from every walk of life, from every profession doctors, lawyers, bus1nessmen, 
workers and leaders of political parties-and that we must sit down and think 
as to how far we can go in these matters. If it is at the cost of the country, 
well, we cannot afford to think in terms of States or our own people or our 
own prOvince. As I said, it will have to be concretised as to what are the 
matters to be referred to this conference. It will have to be carefully thought 
out as to what are the matters to be discussed there. But, it is necessary 
that at least leaders of the people in different walks of life should make some 
commitment at some place. They should come out clearly with their views 
and opinions. This kind of conference or meeting would be, I feel, surely 
helpful ar..d may help in building up the necessany climate and atmosphere. 

I would like to say a few words as to what the Government have to do 
lbout that. In these matters, especially the communal troubles and also 
major kind of crimes, we have not so far used the Preventive Detention Act. 
Why not we take action under that? I feel the time has corne when it is 
essential that those people who promote these communal feeleings or troub-
les, or those people who instigate others for different kinds of quarrels or 
fights, they should be hauled up first. No doubt, we have to take action 
afterwards. But it is much better to prevent it than to take action after-
wards. I feel and I hope that I have got the approval of the House if action is 
taken under the Preventive Detention Act against anti-social elements and 
also against those who promote troubles. Of course, I would like to assure 
the House that when such people are hauled up or when a list of such 
people is prepared, the utmost care will have to be taken. The list will not be 
passed merely by the Police Department, but all the magistracy, the police 
and the higher officers, each and everyone of them, will have to share the 
responSibility and the burden. The list of names will have to be vey carefully 
scrutinised. 

I know that sometimes mistakes might be made. Therefore I say that 
we must avoid mistakes because even if there is one mistake, the Govern-
ment of the authorities will be accused. Therefore great care has to be taken 
in this matter. But I do think that same firm and bold action is called for. 

I shall not take more time of the House. I am thankful to the House 
for the kind sentiments that they have expressed. I do hope that I shall get 
their full support . 

. :.:::.:.:.:.:.::. 
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PENSIONARY AND OTHER BENEFITS TO 
EX-PRESIDENTS· 

Sir, the present President's Pension Act-- provides for a life pension of 
Rs. 15,000 per annum to a President, who has retired from his office. The 
first President to retire was Dr. Rajendra Prasad. At the time of his retire-
ment, entirely on our own, we felt that this amount may not be adequate 
for the retiring President. We thought about it not only keeping in view the 
case of Dr. Rajendra Prasad, but we felt there should be a law which would 
be applicable to all retiring Presidents, It is true that it struck us specially 
when Dr. Rajendra Prasad was about to go away. The House is aware of the 
fact that Dr. Rajendra Prasad was seriously ill only a few months before his 
retirement and he did not regain his full health even when he did retire. In 
the circumstances, we felt that it was essential for Government to see that 
he is looked after fully after his retirement and his health should not sutTer 
in any way. We, therefore, thought to put forth an amendment to the pres-
ent Act with a view to providing him the necessary medical facilities, and it 
will be found that in the Bill we have provided for medical attendance and 
treatment free of charge. 

The second amendment is to provide a sum ofRs. 12,000 per annurh 
for secretarial assistance. This might appear to be somewhat an innovation. 
But I have to submit, Sir, that it is not so. It is to be realised that the 
President when he retires does not lose all his importance. Contrary to that, 
with all his experience and maturity he is in a position to give advice and 
guidance to the people and to the country in his non-official capacity also. I 
have, no doubt that the retiring PreSident will have many calls on him-I am 
not keeping in mind only Dr. Rajendra Prasad, I am thinking of all the other 
Presidents who will function as Presidents and then retire, who will suc-
ceed one after the other. The President who retires may be invited to a 

-While moving the President's Pension (Amendment) BUl. 1962 L.S. Deb., 18 June, 1962, 
cc. 11443-47 and 11482-90. 

--Moved with the recommendation of the President. 
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number of meetings and conferences. He may have to make speeches. He 
may have to deal with abundant correspondence. Naturally, people will like 
to get his advice and guidance in regard to many matters. Even today, Dr. 
Rajendra Prasad Ji is attending an important international conference in 
Delhi. So we felt that it would be desirable to give the ex-President an 
additional amount for this purpose, because the pension that he gets at 
present will not meet the additional requirements about which I have just 
now mentioned. 

The President, it is also necessary, should have proper assistance. He 
should have-either one or two, whatever may be the number within the 
ceiling or Rs. 12,000 competent and efficient assistants so that the advice or 
the assistance given to him by his staff leads to accuracy and timeliness. 
Whatever he says and whatever statements he makes will carry weight and, 
therefore, accuracy etc., is absolutely important. 

I am sure, Sir, that the House will not consider these proposals as 
unreasonable. I do not want to quote just now some examples of other 
Presidents in other countries. I might do so later on. But I can say this 
much, that this practice is being followed in many other countries like the 
United States of America, West Germany, Italy, France, Ireland and, may be, 
one or two other countries. The practice differs from country to country. In 
the United Kingdom, the Prime Minister who ceases to be a Prime Minister 
also gets a pension and he gets, I think about $ 2,000 per annum. However, 
I do not want to go into details. (Interruption) 

I was referring to some of the other countries. 

Of course, we cannot compare ourselves to the United States because 
they have plenty of money with them. But in the United States the ex-
President, gets about 25000 dollars per annum. He alos gets 50000 dollars 
for his staff or office assistance. Threr is no limit to the use of franking 
privilege on mail matters. Hi is further provided with suitable furnished 
office space and certain other facilities. Even the widow of the ex-President 
gets 10,000 dollars. As I said, United States of America is hardly the country 
we can compete with. Still, I feel that we should give full scope and opportu-
nity to our Presidents, who retire, to function in a decent manner in the 
public life. We do not want, and I lmow the House will never want it, that 
the retiring President should engage himself in some other work which may 
not befit the dignity of the office he held before. Under these circumstances, 
I feel that our proposals are eminently reasonable. 

Since I mentioned about America, I might also add that the President 
there functions actively as a politician, as the executive head, where as our 
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President in this country is a constitutional head, whose office is above 
controversy. So, it becomes all the more necessary that persons of high 
stature who occupy this high office-and, naturally, the Presidents of this 
country will be eminent and distinguished citizens should be put in a posi-
tion so that the country can avail of their guidance and advice in their non-
official capacity also. 

As hone Members are aware, the original Act provided the same pen-
sior to be given to the ex-Governor-General. 

We had only one Indian Governor--general, Therefore, in htis Bill we 
have provided that the same law would be applicable to our ex-Governor-
General, Shri Rajagopalachari. 

I do not want to take any more time of the House, It is a small Bill 
with only two main amendments-free medical aid and Rs. 12,000 per annum 
for secretarial assistance. I feel that it would be in the fitness of things if this 
Bill is passed unanimously and without any amendment, either with a view 
to increase the facilities further or to curtail them. 

Sir, I am thankful· to the house for the general support they have 
lent to this Bill. Almost every member of the opposite party who had spoken 
has wholly supported it subject to certain conditions or with some reserva-
tions. I am especially thankful to Shri Dwivedy who has given this measure 
unqualified support. I was a bit surprised to listen to the speech of Shri H.N. 
Mukerjee. He laid great stress on simple living and he also referred perhaps 
to high thinking. Simple living Is undoubtedly a good thing. Why should 
this, however, come in this context from Shri Hiren Mukerjee. I do not want 
to discuss any individual as such but as he himself referred to Rajendra 
Prasadji I think it would be advisable for me to say a few words on that 
matter. Rajendra Prasadji, as the House knows, had in the year 1920-21 a 
flourishing practice in Patna High Court where he was practising and he 
was even then a prominent man and a lawyer of that State. He gave up that 
flourshing practice and joined the non-co-operation movement. I know for a 
fact the amount of suffering he had to undergo during the independence 
struggle and yet he carried the torch of the battle of freedom tm the end, tm 
15th August 1947 when we achieved our Independence. I do not think that 
for Rajen Babu money 1s any speclal consideration. If you will permit me, 
may I mention that the original salary of the President was Rs. 10,000 per 
month? 

Rajen Babu reduced it to perhaps Rs. 6,000 then to Rs. 5,000 and 
then to Rs. 2,500-all these were voluntaty steps-and he decided not the take 
more, than what the Ministers get. He seems to have given a few lakhs of 

-Replying to the debate on the President's Pention (Amendment) Bill, 1962. 

908 



rupees back to the treasury. As I said, I am somewhat surprised that Shri 
H.N. Mukerjee should talk about simple living in this context especially 
when he mentioned the name of Dr. Rajendra Prasad. 

I very well admit, and I am one of those who fully realises the differ-
ence that exists between man and man, between people and people, between 
one class and the other in our present society. It gives me no satisfaction at 
all. In fact, it pinches me a good deal when I see this difference. But how are 
we, sittting here in this House, entitled to say these things? Of course, I do 
not grudge; if the Minister gets Rs. 2,500 or so, the han. Members of this 
House get Rs. 400 plus daily allowance, which may in all come to about Rs 
800 per mensem. May I ask Shri H.N. Mukerjee, how many people there are 
in this country who get this much emolument or who get this much allow-
ance ? Is he prepared to give it up or is any other han. Member prepared to 
do so? My hone friend from Muzaffarnagar spoke so much about the poor 
people. How many men are there in his constituency who have got turbans 
like that? How many people are there who can afford such sherwani and 
other clothes that he puts on? So, why should they put this question in that 
manner? It is highly unfair and wrong, and it is better that hone Members 
set better examples and then talk about these things. 

It is true we do want a society in which there should be equitable 
distribution of wealth. We stand for it. But there can be no equal distribu-
tion of wealth. It is not possible even in Russia, and Shri H.N. Mukerjee 
speaks about small wages and lower wages. But he has to realise the fact 
that we have not yet been able to create a society in which, not to speak of 
equal wages, even an equitable distribution has been possible so far. But we 
are trying to go in that direction and bring about a radical change in our 
present social order. 

Shri H.N. Mukerjee referred to the question of pensions and the 
Bharat Pensioner's Samaj. I am surprised that he should mention it in this 
connection. Yet, we know that similar cases and such matters are coming 
up one after the other to the Government. Very recently, a representation of 
the Bharat Pensioner's Samaj was forwarded to me and a copy also came to 
me direct from the Prime Minister. I immediately looked into it and I have 
made my own recommendations.; I myself felt that something has to be 
done for the pensioners. Conditions have changed. Prices have gone up. In 
these circumstances, if pOSSible, something should be done for the Govern-
ment pensioners. We in the Home Ministry have considered over the matter. 
We have not finalised it, yet we are in the process of thinking over or 
considering it. We have taken it up with the Finance Ministry. I have had 
talks directly with the Finance Minister also. 

In regard to medical aid for pensioners, for all the retired employees 
of the Central Govemm ent who live in Delhi, we have alreadv passed orders 
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that they will be included under the contributory health service scheme. 
That is, they will be able to get the same facility as the employees working in 
the Government get just at present. 

So, it is not correct to say that we do not thInk of the smaller people 
or of those who are the weaker elements in society. It is not correct. As I 
have just now referred to Government penSioners, the House can very well 
judge how we deal with these matters when they come to our notice. It does 
not make any difference for us whether a proposal concerns a big man or an 
ex-President or an ex-Minister. These things are small things and I am really 
amazed sometimes when this narrow approach Is exhIbited in this House. 
One could criticise, but, as I said, I was amazed to listen to the speech of the 
hone Member from MuzaITarnagar, and partly it gave me great surprise that 
certain observations should have come in that manner from Shri H.N. Muker-
jee who is such a highly educated and scholarly person. Of course, Shri H.N. 
Mukerjee is not here now, and therefore, it may not be proper. 

Interruption • 

It is not a question of ideology. I have already dealt with the pOint. 
Therefore, I shall not go into that again. 

It is said that amount shoud be increased. Some of the hone Mem-
bers, with the best of intentions possible, have suggested that we should, in 
this Bill, provided for Rs. 12,000 more to be kcpt at the disposal of the ex-
President. Even Shri Surendranath Dwivcdy has supported it. Shri Sinhasan 
Singh has said it. Shri A.C. Guha also mentioned it. It is all right from the 
point of view which the hone Members have mentioned. But we do not want 
to give an impression that we want to increase the emoluments of the ex-
President. I should not mention names, but personally I have no doubt that 
our ex-President himself will not agree with this. Shri Guha said that Rajen 
Babu deserves a speCial recognition. He does. There is no doubt about it. he 
is perhaps among -~he dozen of our top leaders, old guards, who will always 
be remembered in history. Yet, I am quite sure that Rajen Babu will never 
accept anything if a distinction is made in his case, if a particular facility or 
convenience is provided only to him and not to succeeding Presidents. There-
fore, that question docs not arise, namely, the point raised by Shrt Guha. 
And I do not also think that the ex-President and the last Governor-General 
will agree with this position: that an impression should go round in the 
country that the amounts or the emoluments have been in an indirect 
manner increased. I have no doubt that the Members of the communist 
party, in the way in which they have spoken, would interpret in that way. 

·Referring to a Member·s (Shri Namblar) observation that Shri H.N. Mukerjee made the 
point as a matter of principle. It was not the question of hls narrowness nor the broad-
based ideologies of the Congress. 
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Even Shri Bade spoke in the same strain. At least, my hone friend from 
Muzaffarnagar will say, "Look, the Government is trying to increase the 
emoluments of the ex-President in an indirect manner. It is placing another 
Rs. 12.000 per annum at his disposal". So. we do not want to do any such 
thing. Therefore. we have said that medical attendance will be free and Rs. 
12.000 will be givcn for secretarial assistance. In regard to medical atten-
dance, of course the doctors be available. 

Interruption· 

I do not quite follow. It is being given for a special purpose. Rs. 
15.000 per annum was the pension sanctioned in the original President"s 
Pension Act. Now we are adding to that Rs. 12,000 per annum for a special 
purpose, 1.e. for secretarial assistance. We wanted to make it clear and so 
we have provided it accordingly in the Bill. 

Of course. private doctors. etc. will be available. Even today many 
doctors have offered their services and will offer their services for the ex-
president in future. The amount of the Governmemt will thereby be reduced 
in case honorary services are offered to the President. But we should not 
leave the retiring President at the mercy of anybody. 

Secondly, I do not know-perhaps Shri Mukerjee talked of some dan or 
something like that, i.e. help from others. But I do not believe he will like 
that capitalists should go to the help of retiring Presidents or they shoud 
give some contribution towards these things. You just consider as to what 
you can provide within Rs. 12,000 per annum for secretarial assistance, 
there has to be a private secretary, which will not cost the President less 
than Rs. 500 per month. It would be a very small salary and I do not think 
you can get a really good hand on Rs. 500, but with providing Rs. 500 for a 
clerk. what remains? He will not have enough money for stationery, postage 
and other things. So. we have been in fact to some extent miserly. but we 
were careful and we did not want to come up with a proposal. which might 
be considered to be on the high side by this House. 

I also do not agree with Shri Guha when he said that he felt de-
pressed that the old giants are passing away and small people like me or 
others will take their place. who are smaller men. It is true that these giants 
had a special glamour. because they are not merely Prime Ministers or 
Presidents. but they have a past; they are the national heroes of our 
country; they have led the national struggle. No future generation will get 
that opportunity. unless something very special or extraordinary happens. 
But I have no doubt that our younger people who will corne up. may not 

.Referring to a Member's (Dr. M.S. Aney) observation that an amount of Rs. 12.QOO is 
being provided for the starr of the retired President and not for his personal self. 
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have that glamour, yet they will be able, comptent people and they will be 
discharging their duties, I have no doubt, to the satisfaction of the Parlia-
ment as well as to the country as a whole. So, it is only but necessary that 
we should make it a general rule and not provide for any special or particu-
lar person. 

In regard to one matter, there has been some general agreement. Shri 
Trivedi, Smi Sinhasan Sihgh, Shri Surendranath Dwivedy and perhaps Shri 
More have all said that this amount should be kept at the disposal of the ex-
President. The talk about rules is not generally liked by hone Members who 
have referred to it. I wish to make one or two things clear. Of course, this 
will be subject to rules, but no doubt we want to give the fullest discretion to 
the ex-President in this matter. If he wants to appoint a Government ser-
vant, there should be no objection to it. If he wants to appoint a private 
aperson, he can certainly do that. Suppose the ex-President wants to take a 
stenographer, who is workimng in the Bihar Secretariat or in the Govern-
ment of India Secretariat, why should we have any objection to offering that 
stenographer to the ex-president? In case he does not want to appoint a 
Government servant and wants to appoint somebbdy else, he will be com-
pletely free to do so. 

lt was asked, how can a Government servant be associated with the 
ex-President if he happens to take part in political work? There also, we 
have to give complete freedom to the ex-Presidents and they can take part in 
any activities they like. But the Government servant is not expected to 
associate himself with the political-work of the ex-President. Even the Min-
sters are doing political work and yet their personal staff, which sometimes 
they get from outside and not from the secretariat, have no business to be 
conected or concerned with any kind of political work. 

I must pay a tribute to our stam. I am not talking of the higher 
officials, but I am talking of my own P .A., Additional P.A. and so on. lt Is 
really surprising to see the code of conduct they have framed for themselves 
and the way they behave. I have seen them as Minister and as non-Minister. 
I resigned as Railway Minister and the very staff which was working with me 
went over to my successor. I saw the same staff talking to me, with much 
care, precaution and reservation! Not a word of complaint or criticism or 
disclosing anything came from these staff. I am talking of stenos, P .As. etc. 
This is the conduct which Government servants have to adopt in practice. 
Therefore, I do not attach much importance to the suggestion that if a 
Government servant works with the ex-President or ex-Governor General, he 
will be associating himself with political work. After all, if the ex-President or 
ex-Govenor General holds a particular view, he is entitled to it; he Is free to 
do so. We will be acting against democratic principles If merely for the sake 
of views, we want to impose any special restriction. 
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The rules will be carefully prepared by us. As I said, our general 
principle would be that we should give as much freedom to the, ex-President 
in this matter as possible. He can appoint anybody he likes and fix any 
salary he likes. The point in which the Auditor General may be interested 
would be that this sum ofRs. 12,000 per annum goes to the President. 

There is nothing further to be probed into. We have nothing like that 
in our minds and while we are framing the rules, we will take care of these 
things. 

I do not want to take more time of the House. I am sony I cannot 
answer to the points raised by my friend, SM 5.5. More. It is a matter in 
which, I hope, every Member of this House was interested, and the cheer he 
received and the ovation he got was a clear indication of that fact. I have all 
my sympathies for political workers. I also belong to the same category. But, 
for the time being, I think, we may not be able to think in those terms. Or 
course, it all depends upon the general conditions of the country. 

In the United States of America, of course, Senators and Congress-
men have very s.pecial facilities. They get a good deal of amount for secretar-
ial assistance. However, as I said in the very beginning, we cannot compete 
with countries like the United States of America. But nothing is ruled out. 
The House is supreme and the House can legislate on any lines it likes. 
However, it will be for you to consider the propriety of it and the general 
need for it. 

Sir, I have nothing more to add. I would still like to appeal to hone 
Members of this House, that without moving any amendment this Bill might 
be agreed to. 
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USHERING IN PEACE AND 
DEVELOPMENT IN NA GALAN D * 

Sir. I would have vety much liked to speak in Hindi. but I know the House 
generally may not approve of it. Hence I have to say a few word. and I shall refer 
to only a few points raised in this House. in English. As the debate has to be 
replied to by the Prime Minister on Monday. I have obviously to restrict myself 
only to some of the points as I just now said. referred to by various Members in 
the House. 

I shall begin with N agaland. I do not want to go into the past history of 
Nagaland. It has been a painful story. but I am glad to say that the people of 
Nagaland. on their own.-firstly. some of the non-officials of Nagaland-met in a 
convention and decided that it was high time that peace was restored in 
N agaland. They made a suggestion. or they passed a resolution saying that the 
official party. the Government there as well as the hostile Nagas-their represen-
tatives-should meet and come to some kind of settlement which would restore 
complete peace there. They mentioned in that resolution four names of Shrl 
Jaya Prakash Narain. Shri Chaliha. Chief Minister of Assam. Shri Shankar Rao 
Deo and Rev. Michael Scott. After this resolution was passed the matter was 
considered in the State Assembly of Nagaland and the Assembly also passed a 
unanimous resolution suggesting that this kind of discussion and negotiation 
should take place. 

The House will be glad to know that the Chief Minister ofNagaland. Shrl 
Shilu Ao. made a categorical statement in Uhe Assembly that the Government 
of Nagaland would be entirely in favour of this approach and they will do their 
best to bring about a settlement and peace in Nagaland through discussions 
with the representatives or the leaders of the hostile Nagas. I am glad to say that 
this proposition or suggestion has been generally welcomed in almost evety 
section of that State. But to process this discussion is by no means going to be 

·Replying to the Debate on the Demands for Grants of MInts try of Extemal Affairs. L.S. Deb .• 
11 April 1964. cc 10609-10632. 
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an easy task. 

However, as Shri Shankar Rao Deo is 111 and not in good health, Shrt Jaya 
Parkash Narain and Shri Chaliha have been contacted and they have agreed to 
take up this matter. Mr. Michael Scott also has reached there and he is also most 
willing to take part in it. 

One thing has, however, been made clear that these discussions have to 
take place keeping in mind that the present set-up, that is the full Statehood 
of Nagaland will continue and they cannot ask for anything further or beyond 
that. I mean to say, the question of any kind of independence of Nagaland 
cannot and should not arise. There has been some doubt in the minds of people 
that perhaps Mr. Michael Scott stands for something else. He had perhaps 
formerly talked of independence of Nagaland. But now it has been made clear 
to him, and he has entirely agreed, that the present setup, i.e. full State of 
Nagaland within the Indian Union, will continue. That is the constitutional 
position. 

Interruption • 

Will the hon. Member kindly put questions at the end? It is not he: as I 
said in the very beginning, a resolution was passed in a convention in which his 
name was also mentioned. We had nothing to do with it, nor the Nagaland 
Government had anything to do with that resolution. It was wholly convened by 
non-officials of the State of Nagaland. This position has been made clear and 
I do hope that the talks will start soon. However, in the meanwhile, the leaders 
of the hostile Nagas or their representatives have to be contacted and only when 
they have been contacted. it would be possible to talk with them and carty on 
further discussion. It is a right move. The hostile Nagas have also to realise that 
we are more or less on a turnning pOint. The time has come when all those who 
live in Nagaland have to realise the fact that no country can allow any section 
of its population. or any group of people. to come in contact with a foreign 
country visit a foreign country, smuggle arms from there and also take some 
kind ofmilltary training in that country. Naturally, this cannot be allowed. It Is 
not a question of Nagaland alone; in any part of our country it should be 
considered almost a betrayal against India ifany group of people indulges in this 
kind of action. As this has been done recently and they are still on the move, the 
Naga hostiles who are coming from East Pakistan, I say it is high time they 
realise the gravity of the situation. I, therefore, greatly welcome this new move 
and I do hope that the hostile Nagas will gladly partiCipate in these discussions 
and change the present trends of N agaland. 

• Referring to a Mem ber's (Shri Nam biar) query as to what is the Interest ofMr Michael Scotts' 
regarding the position of Nagaland. 
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The Government have been trying to do something substantial and we 
are going ahead with our developmental work. But the difficulty is in, this kind 
of tension when there is so much of bitterness and violence is often taking place, 
it is not possible for the development work to go ahead at a fast pace, with the 
result that both the people and the govenment have to suffer. It is, therefore, in 
the interest of the people that the leaders of Nag as. especially the hostile Nagas 
avail themselves of this opportunity and restore peace in Nagaland. 

It has also to be fully realised that nothing should be done now, in 
between or during the discussions to create any kind of terror or fear among the 
hostile Nagas, their leaders and representatives who come out ofthelr hidings 
for discussions. They should not be touched and a completly different atmos-
phere has to be created in Nagaland both by the government, the army as well 
as others. 

Then I would say a few words about NEFA. It is in a pecuUar position and 
the conditions obtaining there are somewhat different as compared to other 
parts of our country. It is true that some of the things mentioned in the Report, 
to which a reference was made by Shri Nath Pal. may not seem to be serious, 
or they should have been put in a different way. I might agree there. Still. some 
constructive and development work has been going on for some time past in 
NEFA and during the last 7 or 8 months many good things have been done. 
Whether it is in connection with education. road making or hospitals. various 
things have been done. though much more remains to be done. There is a desire 
in NEFA that the people there or their representatives should get an opportuni ty 
to partiCipate in these activities. 

It is qUite true that they do want that they should have a sensation, a 
feeling. a sense of participation in the administrative work. specially the 
developmental work being done in that area. There had been a demand that a 
committee should be set up immediately to process this matter further and to 
consider what kind of democratic decentralisation should be introduced in 
NEFA. Decentralisation in small areas is very important. In that part of our 
country that is NEFA, being surrounded by high mountains, valley etc., it is 
better that smaller units get an opportunity to work independently and to have 
some autonomy so that every time they do not have to refer matters to 
headquarters. It has, therefore, been decided to set up a committee and within 
I think. a few days the Governor of Assam will announce the personnel of that 
committee. 

I might only add for the information of the House that we have set up our 
administrative units In all those places in NEFA where they existed before the 
Chinese aggreSSion. The civil administration has been fully established and 
strengthened in NEF A. 
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Some reference was made to Goa and to Pondicheny. Goa, of course, has 
had its election recently and there is one party which has come into power, 
namely, the Maharashtra Gomantak Party, and whch has formed the Govern-
ment in Goa. The Government of India have given them all necessary help and 
will continue to do so in future. However, the main point which is engaging the 
mind and attention of the people of Goa, perhaps of the Government which is 
In power, is the question of mergers. Shrl Nath pal also raised that question 
here. He referred to it. Government have always said that we are not against 
merger as such. But it has been announced, or a policy statement has been 
made, that the present pattern or set up of the Union territoty should continue 
for the time being. It would be of Immense benefit to Goa. Needless to add that 
the funds which are being provided to Goa at present will not be availble after 
the merger. That is not only my conjecture but it is a fact. I am not speaking 
against merger but I am merely pointing out the fact that it has to be borne in 
mind that the present help and assistance being given to Goa is enormous. I say, 
they need it. All the Union territories, specially the border areas, needed some 
kind of a special attention from the Government ofIndia and it Is the duty of the 
Government of India to find resources for them for their development. 

Interruption· 

It maybe so, but partly it becomes the responsibility of the State in which 
that area will merge. You cannot completely shelve that responsibility. That 
State has to take direct responsibility. Further. the point about the merger is 
what time should be prescribed. If I remember a right, Shri Bandodar, the 
present Chief Minister. himself made a statement some time back that he has 
no objection for the present set-up to continue for about ten years. 

I am glad that the hone members from Mysore and Maharashtra are 
sitting together and I would very much like that the same spirit is shown 
outside. 

As I said, the question of merger will have to be considered at an 
appropriate time. It will be for Mysore and Maharashtra to settle. (Interruptlons). 

It is not only for the people to demand, but, after all, the Government of 
India are in charge and have to look after the administration of every tetrritoty, 
and if Government feel that the administration is weak or it deserves support 
and help, naturally, we take the necessary action. I would like to advise the hone 
member that there should be no fear in the minds of the representatives of 
Dadra and Nagar Haveli that we are going to do something against their wishes, 
in so far as that territory is concerned. 

·Referring to a MemberOs query as whether the adjoining territories will be merged or not. 
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Some reference was made about our neIghbour States, and Shrt Nath 
Pai, of course, in hIs eloquent speech-I cannot compete with him at all; in fact, 
I feel somewhat nervous-spoke in a way as if India practically did not exist and 
we were nowhere and there was no country who was our friend. Shrt Swell also 
said something like that. I can well understand that there may be a situation 
in which friends might become our opponents or there may be misgivings even 
amongst friends sometimes. But in this battle, we cannot get dejected and 
dIsappointed on the diplomatic level we have to meet and we have to discuss we 
might differ; but we may have again to agree. This is a game which we have to 
play intelligently as well as with tact and determination. But I do not think that 
the position is exactly the same as has been suggested by Shri Swell. Let us take, 
for instance, these three or four countries namely Nepal. Burma, Ceylon and 
Afghanistan. As regards Nepal, there were certain misgivings, but matter was 
handled and tackled properly, and during the last two years, our relations with 
Nepal have considerably improved. 

The House will remember that our President. Dr. Radhakrishnan. on the 
invitation of His Majesty the King. visited Nepal, and his visit created a 
tremendous impression there. 

Then on the invitation of the President, His Mijesty the King and the 
Queen of Nepal visited India. They had a great welcome in this country. Since 
then. some of our Ministers have also gone there. The Minster of International 
Trade recently went there. His visit has been very successful. Our trade with 
Nepal will conSiderably expand. Besides it seems a number of industries will be 
set up in Nepal either by Indian citizens or by joint collaboration between some 
people of Nepal or concerns of Nepal with people of concerns here. The visit of 
our comrade and colleague, Dr. K.L. Rao. Minister of Irrigation and Power. h~ 
also been very successful. Our projects in Nepal have progressed. Their work 
has considerably increased and improved and Nepal. on the whole. is satisfied 
with the progress made. 

As regards Burma. it is ture that Burma has been trying to keep itself 
somewhat away from many things. It has not tried to entangle itself in many 
things. It is not only in the case of India. Burma dId not go even to the 
preparatory conference in Colombo for the non-aligned conference. Burma has 
sent no representative even to Jakarta. 

Well, if she had been with China, perhaps president Ne Win would not 
have visited India when Premier Chou En-Iai was to go there, perhaps after a 
short time only. I do not want to assert much, but it shows that there is some 
close friendshIp between Burma and India because the President of Burma 
came here on a private visit to see the Prime MinIster when he was lli. 

Our President has requested him to come to India on a State visit and 
we expect that he will accept this invitation. We from India also should make 
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a return call. We should go there. There are various matters which could be 
discussed in Burma. If the discussions are fruitful, they would be good both for 
India as well as for Burma. 

Interruption • 

I am referring to that matter without putting it in such positive and 
concrete words. 

Similarly, in the case of Ceylon, the same problem of exodus is there, to 
which Shrt Ranga made a reference in regard to Burma. There is the question 
of Indian citizens stateless citizens. This problem exists in Ceylon. 

Interruption·· 

Yes, but there are problems, problems of a different nature. These 
problems have to be tackled .... I think it is not impossible to solve these tangles 
or these problems. I am specially referring to Ceylon. 

We have not succecded so far yet I think it would be worth while taking 
up this question ofIndian citizens or Statless citizens or citizens ofIndian origin. 
This matter, although ticklish, should be taken up, and we should try to find 
a solution for the same, of course, we can do it only with the help of the Ceylon 
Government, and I am sure that they will also offer help and assistance in this 
regard. 

I do not want in be so pessimistic. There may be difficultle, but courage 
his in snnnounting there difficulties. Any how, let us make on effort. 

I do want and I feel that we in the External Affairs MinistIy would like to 
take up this question once again seriously. 

About Afghanistan, I need not say much. We have the best of relations 
with Afghanistan, in order to save time, I do not want to say anything further. 
I only wanted to suggest that our position in regard to our neighbour countries 
is not so unsatisfactory as was gcnerally painted in this House. Of course, we 
have to improve our good relations still further, we should do that. However, 
there is nothing to feel despondent about this matter. 

I shall not go into that because the time is already, I think, past 5 o·clock. 
There are many things. It is not necessary that the neighbour countries should 
come out with positive statements. After all, they have also to look to their 
neighbours, they have also to keep the security angle from their point of view 
and they have to decide whether they should speak out or should take another 

*Referring to a Member (Shri Ramraj's) query regarding regular exodus of Indians from 
Burma. 
··Referring to a Member's (Dr. M.S. Aney) query stating that the problem in Ceylon is 
different from Burma. 
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opportunity, a better opportunity, when they should do so and say something 
positive. 

I would also in a few sentences refer to Bhutan and S1kk1m. I need not 
say much except that we deeply regret the assassination of the Prime M1n1ster 
of Bhutan. We are glad that the. King of Bhutan has returned from abroad, and 
will be dealing with the situation fully In Bhutan. Besides being the King of 
Bhutan, as a man he is greatly respected In Bhutan, and he will undoubtedly 
bring back normalcy. It Is already normal, I do not say that conditions are 
abnormal in any way; anyway, if there Is any kind of disturbance, he w1ll deal 
with it, and we will, of course, certainly continue our alliance and treaty in full 
measure with Bhutan and Sikkim .... Anyhow, Bhutan is somewhat independ-
ent. We cannot -deal directly with them, we have to be careful about that. 

I need not say much about the non-aligned conference and the Afro-
Asian conference. The non-aligned conference of course will be held in Cairo in 
October. We had always welcomed the convening of this conference by UAR, 
Yugoslavia and Ceylon. Although, as I said. sometimes it is felt that India Is not 
efTective, may I say. that in the preparatory meeting or conference at Colombo 
our Indian representatives played a very important role. They did not try to come 
into the limelight; it is good that they did not. Yet they played an important role. 
They were elected or appOinted as Chairman of two very important committees 
and they were also members of other committees set up there. Dlfferent 
representatives of various countries greatly appreciated the work of our 
representatives who went for that conference. 

The Jakarta conference of course is being held. May be some hone 
Cembers might not agrce. But I endorse what Dr. Lohia has Said: you cannot 
say that you will not go and sit in a conference in which those countries are 
represented ..... (Interruptlons). 

The main objection raised a few days before was why should our 
representatives go to join the Jakarta Conference as the Chinese representa-
tives will also be there. I would say that it is not possible in the present 
international situation. 

Any how. I would still say. I would repeat.lnsplte of the observations of 
my hone friend Shrt Ranga. it is absolutely essential that India should 
participate. 

interruption· 

They can say: no. no but I consider it to be an exhibition of wea1mess 
on the part of the hone Members of the OppOSition to speak like that no strength, 

-Referring to oppositions' ObJectlon for attending the Jakarta Conference. 

920 



no guts; they do not know where they have to go to; therefore they are always 
wavering within themselves. 

Interruption· 

I would not like to use strong words, but I can say that the information 
of the han. Member is absolutely Incorrect; from the very beginning-it is not last 
week only-our Deputy Minister, when he went to UAR and Yugoslavia and other 
countries, even there, he had said that we are not opposed to this conference. 
We did feel, and still feel, that non-alignment conference is much more 
important and would be much more useful than the Afro-Asian conference. He 
has said that and he had said it in this House. 

I would like to finIsh. because it is getting vety late. But. as far as I 
remember. the Prime Minister has not said that the Government ofIndia will not 
be sending a representative-I think it was a correct decision I think that, as I said 
earlier. it was right for our representatives to go there. We should not shun or 
be shy of discussions. and what is there to be discussed? The main point Is, pre-
paratory discussions. namely what would be the agenda. what would be the 
time. which will be the countrIes which are to be invited, etc. These are the two 
or three matters to be discussed at that conference. Why should the Govern-
ment be so nervous or afraid of not being represented there? 

Now, I wanted to say a few words about the Arab countries. There is 
hardly any time. I can only say that we have in the Arab countries the best of 
friends, and the United Arab Republic is certainly one of them, who have been 
exceedingly helpful. Recently, there were some doubts in the minds of some 
sections of the people that Iraq is also not with us, but the recent visit of the 
President of Iraq has created a new situation altogether, and the joint commu-
nique issued by the Iraq President and our Prime Minister is something which 
was greatly welcomed. We are glad that the two most important leaders of the 
Arab countries-UAR and Iraq-are with us. I have seen some of the comments 
In the Iraq press and they have greatly welcomed it and appreCiated the joint 
communique. They have paid great compliments to India, the way we treated 
their President and the great reception he received In this countty. 

Interruption** 

About that plane. it is a matter which is not so important as to be 
discussed here immediately at present, but if Shrl Nath Pai will like. I can have 
a word with him. However, if there is any lapse on our part, I would not be afraid 
of admitting it. 

-Replying to a Mem ber's allegation that the declslon to attend the Jakarta Conference was 
taken at the last minnte. 
_. Referring to a Member'S (Shri Nath Pal) query about President Ayub's plane. 
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Before, I conclude, although it is not entirely relevant to the discussions 
today, but, as reference has been made by various Members to It, I may only say 
a few words about kashmir. So far as the release of Sheikh Abdullah is 
concerned, I think that this has been a correct decision. It is not what we did 
not know the risk involved in It. The Prime Minister himself used the word that 
there Is calculated risk in taking this decision. I knew It and others also mew 
that Sheikh Abdullah holds certain views. However, I may submit that what has 
surprised me the most Is that Sheikh Abdullah, soon after coming out of 
detention, should have made such categorical statements In regard to various 
matters. Even a man like Gandhiji, when he came out of jail, said once, when 
correspondents went to him and asked him to give a statement, he said he has 
been in jail for a long time and after coming out, he willllke to acquaint himself 
with the situation and the latest position fully. He said, he will like to meet his 
friends and comrades and then alone he will be in a position to make any 
authoritative statement. 

What has pained me most is that Sheikh Abdullah, without meeting 
others. without getting into touch with various representatives and important 
people, both in Kashmir as well as here, should have expressed such views. They 
are very controversial views. It shows clearly that Sheikh Abdullah has not fully 
assessed and understood the present situation in the country. Ifhe had talked 
and discussed with others, if he had come here, as he wants to come, he would 
have got an opportunity to sense the fecling of the country as a whole. He has 
not got it and he had made these statements. 

I do not want to add anything to create further difficulties. I will feel that 
Sheikh Abdullah should at least carefully exprcss his views on important 
matters, which are closely connected with Kashmir as well as India. He can, of 
course, express his views. Nobody can prevent him. There is complete freedom 
of expression of views in this country. I know Sheikh Abdullah is not deliberately 
doing it, but there can be no freedom of preaching some kind of independence 
or getting out of the Indian Union. I do not say he Is doing it. Whether it is the 
Indian Government or any other Government, no Government can allow that 
kind of propaganda. Threrfore, except for that, of course he will have complete 
frecdom. After all, he is a leader and he has been in jail for a long time. He has 
considerably suffered. The bcst thing for him in these circumstances would be 
to gct into touch with his friends comrades and colleagues and then make his 
own assessment. 

The Security Council is meeting on the 5th of May and Government of 
India have made their position quite clear, about their attitude towards 
Kashmir. What Pakistan might have to say, it is a diITerent matter. But In the 
Security Council Mr. Chagla has made it absolutely clear that the accession of 
Kashmir to india is irrevocable and the present relationship between Kashmir 
and India must continue. 
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That 1s what he has said in the Security councll. I do hope that further 
complications will not be created and I do wish that Shrt Sheikh Abdullah would 
not make up his mind one way or the other without discussing the matter, as 
he has himself stated, with his comrades and coleagues. 

We need not be frightened by any situation. The Government 1s strong 
enough to deal with any difficult situation. 
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SITUATION IN SIKKIM BORDER* 

Madam, I want to inform the House that this morning we received a 
communication from the Chinese Government demanding that within three 
days we should dismantle our defence installations which, they allege, are 
located on their side of the border in Tibet across the Sikkim border. I might 
for the benefit of the House read out some of the relevant portions of the 
communication. This is the Chinese communication to the Government of 
India :-

"In its notes the Indian Government continues to resort to its usual 
subterfuges in an attempt to deny the intruding activities of Indian troops 
along the Sino-Indian boundary and the China-Sikkim boundary. This at-
tempt cannot possibly succeed. Since cease-fire and troop withdrawal were 
effected along the Sino-Indian border by China on her own initiative in 
1962. Indian troops have never stopped their provocations and there have 
been more thatn 300 intrusions into China either by ground or by air. The 
Chinese Government has repeatedly lodged protests with the Indian Govern-
ment and served warnings to it and has successively notified some friendly 
countries. The facts are there and they cannot be denied by the Indian 
Government by mere quibbling. 

Moreover. the Chinese Government has four times proposed Sino-
Indian joint investigation into India's illegal construction of military works 
for aggression on the Chinese side of the China-Sikkim boundary but has 
each time been refused by the Indian Government. Now the Indian Govern-
ment pretentiously says that the matter can be settled if only an independ-
ent and neutral observer should go to the border to see for himself. It further 
shamelessly asserts that Indian troops have never crossed the Sikkim-China 
boundary which has been formally delimited and that India has not built 
any military works either on the Chinese side of the border or on the 
border itself. This-is a bare-faced lie. How can it hope to deeive anyone? As 

-Making a Statement Re. China's latest not note about the Slkklm Border (R.S. Deb. 17 
September, 1965, cc 4544-47) 
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is known to everybody, the Indian Government has long been using the 
territory of Sikk1m against China. Since September, 1962, not to mention 
earlier times, Indian troops have crossed the China-Sikkim boundary which 
was delimited long ago and have built a large number of military works for 
aggression either on the Chinese side of the China-Sikkim boundary or on 
the boundary itself. There are now 56 such military works, large and small, 
which they have built in the past few years allover the important passes 
along the China-Sikk1m boundary, thus want only eneroaching upon Chi-
nese territory and violating her sovereignty .... " 

"In these years the Government of China have made 13 representa-
tions to the Indian Government, but the Indian government have all along 
turned a deaf ear to them and does not have the slightest respect for 
China's sovereignty and territorial integrity." 

I shall be placing a copy of this communication on the Table of the 
House and also my reply to it. I might briefly read out one or two paras of 
the reply given. 

"Ever since the Sino-Indian border problem was raised by the Chi-
nese Government, the Govcrnment of India had made strenuous attempt to 
settle the question peacefully and with honour. Even after the unprovoked 
Chinese attack across the border in October. November, 1962, the Govern-
ment of India conSistently followed the policy of seeking a peaceful settle-
ment, honourable to both parties concerned. As has been pointed out in 
various notes to the Chinese Government in the past, the Govenment of 
India has given its strict instructions to its armed forces and personnel not 
to cross the international boundary in the eastern and the middle sectors 
and the so-called line of actual control in the western sector. The Govern-
ment of India are satisfied after careful and detailed investigations, that 
Indian personnel as well as aircraft have fully carried out their instructions 
and have not transgressed the international boundary and the line of actual 
control in the western sector at any time at any place. The Government of 
India are, therefore .. absolutely convinced that the allegations contained in 
the Chinese note under reply are completely groundless. The Government of 
India are constrained to reject these allegations and to reassert emphatically 
that they do not acccpt the claims to vast areas of Indian territory in the 
western, middle and eastern sectors of the border put forward in the Chi-
nese Note under reply." 

The background of the matter is that in September, 1962, some 
Defence structures were constructed on the Sikkim side of the Sino-Indian 
frontier. These structures have not becn in occupation since the cessation of 
hostilities in November, 1962. Since the Chincse Government allege that 
some of these structures were on their side of the order, India had, in its 
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note of September 12. 1965. gone to the extent of suggesting that an inde-
pendent observer be allowed to go to this border to see for himself the actual 
state of affairs. The Chinese Government has not unfortunately accepted 
this reasonable proposal and has reiterated its proposal for joint inspection. 
In our reply, which is being sent today, we are informing the Chinese Gov-
ernment that their contention is entirely incorrect. Nevertheless, as an ear-
nest of our desire to give no ground to the Chinese for making this a pretext 
for aggressive action we are informing them that we have no objection to a 
joint inspection of those points of the Sikkim-Tibet border where India's 
personnel are alleged to have set up military structures in Tibetan territory. 
The Government of India. on their own part, are prepared to arrange such 
an inspection as early- as possible at an appropriate official level on a 
mutually convenient date. We have sent a reply to the Chinese note accord-
ingly and hope that the Chinese Government would agree to action being 
taken as proposed. 

I know that the House would feel concerned about the intentions of 
the Chinese Government. We do hope that China would not take advantage 
of the present situation and attack India. The House may rest assured that 
we are fully vigilant and that if we are attacked we shall fight for our 
freedom with grim detennination. The might of China will not deter us from 
defending our territorial integrity. I shall kcep the House informed of further 
developments. 
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Conferring with a Soviet Parliamentary Delegation 

With members of delegation from the U.S. House of Representatives, 4 December 1965 



With Tanzanian .parliamentID Delegation on 17 November 1965 
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B. IN THE U.P. LEGISLATURE 



1 
LAW AND ORDER 

DISPENSING JUSTICE THROUGH 

GRAM PANCHAYATS* 

Sir, I would like to make a specific submission about the Gram 
Panchayat Bill that has been presented in the House. I have observed that 
in the countries where revolutions took place, an attempt was made to seize 
the power through a centralised way and this was considered the easiest 
and simplest way to capture power in the whole world. Even in the SOviet 
Union which claims itself to be one of the largest democracies, efforts have 
been made to ensure development by concentrating power in the hands of 
the Central Government. But I would like to congratulate the Hon. Minister 
of Local Self-Government for deviating from the usual path. In fact, India is 
the only country where revolution took place in a different way. I am saying 
that thing because it is very difficult to judge the direction to which the 
country is moving in today's transitional period. At such a time, the hone 
Minister has shown courage and has proposed to introduce a decentrallsed 
fonn of Government in the village level. Under the provisions of the Bill we 
want to give power of governance to villages which now rests with the 
Provincial Government and which does not want decentralisation. I can't say 
as to what will be the problems when after some days we gain experience. 
but there Is no doubt that it is a courageous step to give power to farmers, 
to make arrangement for their own education, establish hospitals and set up 
comm unication network alongwtth setting up of local courts. It is a big step. 
I understand that the Indian psyche has always been right. In India, Pan-
chayats have played a pivotal role. We will come across to know from our 

• Whlle Introducing the United Provinces Gram Hukumat Bill, 1946 in the Uttar Pradesh 
legislative Assembly on 4 June 1947. (OrJglnalln HindI) 
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past history that Panchayats have run the villages in a suitable manner 
despite the whole country remained engaged in a war. Peace and harmony 
has always been maintained in villages. I understand that it is wrong to say 
that Gram Adalats would not be able to deliver proper justice. Mr. Rasool 
has raised a serious objection that running of courts by Gram Panchayats Is 
highly trouble-some. I don't know much. but I have' talked to the Judges of 
High Court and other Session Judges VJho are very eminent in their fields. 
They have opined that they acquit 80 per cent offenders. In the case of 
remaining 20 per cent cases also, they are not sure whether they dispense 
justice to them. They still find something wanting. That means starting from 
the Magistrate. Session Judge up to High Court. the whole system moves 
like a machine and the real facts do not come to the fore. If you see the 
magistrate or Judge you will find that he Is guided by certain rules. He is 
compelled to deliver judgment in the light of those stereotype rules. He Is not 
sure. whether the jUdgment is correct or not. but he has to ensure that the 
decision is made in accordance with the established rules. 

The cases which will come before Gram Panchayats would be based 
on eyewitnessed facts and every member of the village must be having the 
wisdom to say as to what extent the evidence is true or false. Has anyone 
been beaten by the other or not and whether t.he theft really took place. All 
these things will occur before them. It would be easy for them to deliver the 
judgment honestly and truthfully. In cities jury and assessors are apPOinted. 
They don't have even the elementary knowledge of law. They are asked to sit 
before with Judges to help them in delivering their verdict in a murder case. 
The Judges deliver their judgment on the basis of opinion tendered by these 
illiterate people. Then how can you say that the villagers would not be able 
to deliver judgment as they are not educated and conversant with law. They 
will be able to deliver proper justice if a true and correct case comes to 
them. 

Then I would like to make yet another submission about the present 
situation. There is a popular Government in our State. Even then dl1Terent 
kinds of complaints from distant villages are made against the Patwaris, 
Tehsildars. Thanedars and even Collectors. The people get an opportunity to 
convey their grievances to Lucknow or Nainital. How much time does It take 
for them to come here? It is a big State. When an information moves from a 
village through Patwari. Naib Tehsildar. Collector and then reaches here 
through the Secretary. it takes much time. In our country. there Is need to 
introduce decentralisation of power so that grievances of people may reach 
the authorities. If grievances can be resolved at village, district or State 
levels. it is welcome. Therefore, I have no doubt that the Gram Panchayats 
would run properly if rifts are not created among various groups and system 
of holding elections is improved upon and party-politics avoided. I elections 
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are held in villages, party-politics will be there. But party-politics from vil-
lage can be eliminated only when the practice of holding elections is done 
away with. If there is elections, there will be party-politics also in the vil-
lages. But more party-politics is done in cities. Then how can one say that 
there would be no proper justice in the villages? I can say with a fair amount 
of confidence that honesty still exists in the villages and if given a chance, 
they can do better justice than us. That is why I whole-heartedly support 
this Bill. 

I would not like to speak a few words, on political situation. I don't 
want to hurt anybody's feelings. But I would like to clarify two-three points. 
Everybody feels that yesterday's statement has come from His Majesty and 
that is why we have achieved a great success. As it has come from His 
Majesty, the deCision should be acceptable to us. I am distressed that we 
have never been able to decide by sitting together, but if it comes from His 
Majesty's side, we are ready to consider it and express our happiness. I 
would like to say sincerely that I was pained after listening to it from the 
Radio yesterday. Because Pt. Jawaharlal Nehru has rightly said we are 
diverting from the path of unity to which we want to take India. In such a 
situation, how can we feel happy. Would we like Partition of India and create 
a situation of confrontaion for ever? We have accepted it out of compulsion. 
But as far as ideal is concerned, we are feeling ashamed accepting it under 
duress. I would like to state that views and sentiments express"ed openly 
during the last few days by the Muslim League have weakened the cause of 
the Congress Party. You see that now the Hindu Sabha and other parties 
are becoming stronger. Why is it so? The leaders of Muslims League are re-
sponsible for it. It is a set back to the entire culture, psyche and moral value 
for which we sacrificcd a lot. A lot of abuse was showered on Mahatamaji 
because he used to visit time and again to Mr. Jinnah, but he always 
ignored you. It seems that as if it is difficult to check the inner sentiments of 
people. But you have forced people to raise this voice. 

This type of situation has been created. Till yesterday it was your 
voice that Muslims are a nation and today the leader of Opposition says that 
now it is the question of majority and minority. Have you ever thought that 
you are raising the cause of Muslim Nation and have created a situation 
that there are two nations, one is Hindu Nation and the other Is Muslim 
nation? One is 'Hindu India' and another is 'Muslim India'. You have created 
such a thing. You have caused hatred as much as you could. You should 
have thought it ten days before. You also hold this responsibility. You are a 
great political leader and leader of a large political organisation. You must 
have thought it ten days before. I expressed my sentiments honestly and 
would not like to say any more in this regard. Finally, I would like to request 
that instead of asking us to keep silence, you should keep mum and ehange 
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your voice and ask your followers to change. You should change the tone 
and tenor of your conversation and ask your followers also to do so. Where 
Muslim League is in power, you ask them to change their style. I want to 
cite an exam pIe of Sindh province. Evacuation is being made from some 
villages of Sindh and large percentage of people have migrated from there. 
But no effort was made to stop them. I don't want to waste your time by 
going into percentage. But the resolution that has recently been passed in a 
Conference of Muslim League in Sindh reads as under: 

1. This conference urges the Government of Sindh that in view of 
the present conditions, each Muslim should be allowtd to carry 
a sword without licence. 

2. This conference strongly recommends to the Sind Government 
to make military training compulsory for each Muslim student 
from IV standard upwards. 

3. This conference recommends to the Government that in Sind 
Home Guards be formed and recruitment thereto restricted to 
members of the Muslim community. 

4. This conference recommends to the Sind Government to take 
immediate steps so as to ensure that in all public utility serv-
ices, such as motor transport, ration shops, etc., Muslims in 
Sind be allotted their due share, viz., 73 per cent of such 
services." 

In my opinion it is. because it has been said especially on the ques-
tion of electorate, I consider it relevant because so many things have been 
said on the question of joint electorate during the discussion. I. therefore, 
don't want to say much on this. But I would like to say that the members of 
Muslim League should instruct their followers not to vitiate the atmosphere 
by spreading such a thing which hurt others and deteriorate the general 
atmosphere. I am saying these things with a view to improve the situation. It 
is our duty not to say anything which hurts others. Now the need of the 
hour is to stop the propaganda which has resulted in a strong type of 
misunderstanding among all of your followers. I have taken much time and I 
have nothing more to say. The only thing that I want to say is that the spirit 
of the Bill which 15 most appropriate be accepted. Still I have a desire that 
we should decide it amicably. It would be beneficial for both the Hindus and 
the Muslims if we can avert partition. But so far as this State Is concerned, 
we should try to live in villages through this Bill and create a cordial atmos-
phere here so that the condition of the villages improves further. 
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STEPS TO MINIMISE CRIME RATE* 

Sir, I beg to move that the Uttar Pradesh Prevention of Crime (Privi-
leges) (Amendment) Bill, 1950 be taken into consideration. 

So far as making improvement in the Bill is concerned, its scope is 
limited and I do not want that issues related to crimes or other activities of 
police should be raised. I would like to request the Hon. members to confme 
their speech to the subject matter of the Bill. As a matter of fact, they are 
free to say anything they liked but I would only like to say that this Bill was 
brought forward for two of three things. When our Constitution was adopted 
on 26 January 1950 it laid down certain basic principles and every law of 
the land had to conform to those basic principles. In the case of States also, 
if any law went against the basic things, it had to be modified accordingly. 
Thereafter, we considered all the laws in our Constituent Assembly and it 
was quite natural that this law also reqUired reconsideration. But in this 
context it was also considered that probably Government of India wanted to 
effect some Changes in this law also and this amendment has been brought 
forward for that purpose. There are three to four special features in it and 
some specific changes will have be effected in it. Article 22 of the Constitution 
provides that a person who has been prosecuted, should be given an oppor-
tunity to plead his case in the court himself, hire the services of a lawyer to 
argue his case, participate in the h~aring and produce his witnesses. We 
have withdrawn some restrictions and clauses from the law. We have re-
moved all those obstacles and provided that a person who has been prose-
cuted under the law can produce his witnesses. He can plead the case 
himself or hire the services of a lawyer, He can rush his case in the way he 
considered fit within the legal framework in the court. Under the circum-
stances, when an accused is given full opportunity, we thought it proper to 
delete the provision of having jury, who till date used to sit with the 
Sessions Judges. Earlier, the Jury were employed because the lawyers and 

• Speech delivered on 31 August 1950 while speaking on Uttar Pradesh Prevention of 
Crime (PrivUegesl (Amendment) Bill, 1950 1n the V.P. Legislative Assembly (Original in 

HindU. 
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witnesses had no entry to the court. The Jury were employed since they 
knew the outside facts and proved helpful in deciding the cases. But now 
the accused are given every opportunity under the law to present their case 
in the court. Hence there is no need to have Jury. That is why that provision 
has been deleted. 

The limit for surety has also been withdrawn. The reason being that 
people could easily deposit the surety money of Rs. 1000 to Rs. 2000 and 
obtain release. After depositing this small amount, they would not appear in 
the court and continue to indulge themselves in unlawful activities. That 
amount was so small that even if the judgement went against them they 
earned much more than the amount deposited within this period and paid 
surety for the second time. Therefore, we left this at the discretion of the 
judge to fIx the surety money in their wisdom. No limit has been flXed for the 
same. 

At the same time. the Bill seeks to extend the validity period of this 
law up to 1952. It is because the Bill was introduced in the House and 
passed. It was then introduced in the council and later got the assent of the 
Governor. Then it was notlfled in different districts. A lot of time was wasted 
in the process. We hardly got one year's time to see this law working and 
therefore it was not possible for us to evaluate the benefits of this law. 
During the period. in between February. 1949 to 1950, as many as 1350 
cases were sent to court. Out of these 293 persons were acquitted and 
action was taken by the court in respect of 481 cases. 241 people were sent 
to jail and bail was granted to 24. The remaining 586 cases are still pending 
in the court out of which perhaps some of the cases might have been 
settled. As soon as our Constitution was framed and we paid attention to 
this Bill. we found that it had some diITerenccs and we issued instructions 
to all the District Magistrates not to take any action in respect of the cases 
which were sub-judicious so that we could amend the law under the new 
Constitution and the accused could be given an opportunity to plead their 
cases through their lawyers, etc. We also provided that as long as the law is 
not changed in accordance with the constitutional provisions, action in re-
spect of those cases. should be kept pending and no decision be taken. In 
such type of rare cases. we can assess the impact of law only after Its 
enforcement. 

The need of the hour is to have a law for Uttar Pradesh under which 
action could be taken against the habitual offenders. There should be a law 
to deal with the Goondas and other criminals. There should be a law to 
punish the people who commit offences themselves and also get offences 
done by others. The petty offences include reaping of other's crops and har-
assment to a gentleman by a goonda and so on. We should have a law for 
these types of offences. There are totally separate laws for theft, dacolty. 
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murders, etc. You may recall that last time when this Bill was presented, we 
had totally repealed the Goonda Act. While presenting this BUI it ~ said 
that the Goonda Act was being repealed and in lieu thereof, this new Bill of 
Crime Prevention was being presented in the House, so that the habitual 
offenders could be dealt with. I think the House will feel the dire need ()f this 
Bill and it will see that the amendments make this measure more l1ber2tJ and 
provide a chance to offenders to put up their case properly for pleading. The 
cases are not only confined to the Session Courts but there is a provision for 
an appeal in the High Court. Therefore, I think that the House will feel the 
necessIty of such a legislation. The time at my disposal being not much 
without saying much, appeal to the Hon. members to pay attention to this 
Bill and adopt it. 
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REFORM OF CRIMINAL 
ADMINISTRATION· 

Sir, so much light has been shed on this one amendment that both 
my mind and heart are exhausted. At the same thime, I gained so much 
knowledge from that amendment that I hope that it wtll certainly benefit me. 

I am thankful to Shri Gopal Narayan Saxena, Nawab Jamshed Ali 
Khan, Shri Rajaram Shastri, Shri Kanchand Gautam and not less in any 
respect to Shri Ramkumar Shastri, who guided me in all respects and I 
think I should take advantage of their mlidance. I am never ready to conceal 
the weakness of my or any of my departments, and I am always ready to 
remove the weakness whenever I come to know about It. If I go in to all 
those things, which have been said 1n this House, a lot of time of the House 
will be wasted. I would not llke to become an obstacle to other amendments 
by taking more time of the House. However, I wanted to give clarifications on 
my own on what I have felt myself and on the points that have been raised 
here. I would like to speak on them on some other occasion. At present, I 
request Shr1 Gopal Narayan Sexena to withdraw hJs amendment although I 
don't hope he will do so. As Shrt Rajaram Shastri has said that in principle 
he is not against this Bill but he has doubts as to whether or not 1t will be 
implemented properly. He has doubt that the officials might misuse It. I 
admit that there may be wrongful use, but I don't lmow whether any mem-
ber of the Congress has ever been arrested under this law. 

Just now, I was requesting that sometimes you cross the limits. In 
other words you do not leave anything for us. You talk such things on the 
basis of personal condemnation. character assassination, condemnation of 
Governmenes policy, so what should I say to you. This Preventive Detention 
Act, 1950 is totally a dlITerent act and a different order. Under the Crime 
Prevention Act. these members of political parties are detained, under the 

• While partlclpatlng In the Debate on the U.P. Crime Preventlon (Amendment) BdI, 
1950 In U.P. Legislative Assembly on 7 September 1950. (OrIglnalln Hlndl). 
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Government of India Act against whom some other charges have been lev-
elled. So, I humbly request you at least ask and enquire about such things 
which are clearly wrong. I would like that no member of any political party 
should be arrested under the Crime Prevention Act. If any such person is 
arrested and some other charges are levelled against him, then no question 
of any political party arises, But if any member has been arrested merely 
because he is a member of certain political party or of a Communist Party's I 
am ready to investigate that and am also ready to punish the guilty officer. 
So I would like to submit once again that the purpose of Crime Prevention 
Act had never been, is or will be to arrest or to punish a member of any 
political party. I have no time now, otherwise I would have read out the 
order to you in which emphasis was laid at the time when this Act was made 
as to how the district authority will have to administer this Act, how the list 
of those criminals should be prepared who were to be arrested and how the 
verification should be made and there should be no mistake in the verifica-
tion. It was also emphasised that no person be punished unnecessarily and 
in a wrong manner. Considerable long period had passed since an Hon. 
member had mentioned that some persons had been arrested under the 
Crime Prevention Act and that they were still detained. I have got the report 
with me but the time is short, otherwise I would have read it to you. It is 
true that there is a member of the Forward Block. But he is being prose-
cuted in court in three cases in connection with some other crimes. Since 
the cases is subJudice, I cannot do anything in this regard, still I am con-
ducting further examinations and I have asked for the necessary informa-
tion. As I have urged just now, on making inquiry criminal cases are also 
against him. In such a condition there is no question of any party. Shr1 
Rajaram has said that, later on the collector called him and pardoned him. 
He pardoned him because in his discretion he thought it proper and felt pity 
on him. But I can say that the intention of our Government is to deal with 
the Crime Prevention Act to the extent that increasing crimes may not harm 
our society. I do not want to say anything about my figures. Shri Kanchand 
had said in this context that you are in danger from all sides. What should I 
say about him. If I meet him separately I shall remind him that we are in 
danger. that is not without any arms. I am also not sure about what he has 
said about figures. The way the incidence of crimes has come down, though 
not to our satisfaction. yet I would like to say confidently that we have faced 
the crimes and I can claim that they are under our control and it seems that 
we will succeed in this direction. Whether you accept it or not, I would cer-
tainly say this much that though it is not magic, yet the notort ous crimi-
nals who were engaged in crimes for the last eight to ten years and were 
involved in as many as many murders and those who had formed notorious 
gangs, had been arrested and completely wiped out. As a result of that, the 
number of crimes have gone down. Sir, I \vant to submit that with the 
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situation that has become possible today, we feel confident that we are 
proceeding in the right direction. It may be possible that in some instances a 
case of dacoity may have been registered as a case of theft but I am not 
ready to accept this for each and every case. It is possible that there might 
be some sub-inspectors who might have acted in this manner but if we find 
any such person, we will take action against him. I have no time, otherwise I 
would have read out the figures which show that we have taken action 
against such police officers. Action has been taken against sub-inspectors. 
inspectors and superintendents of police. I would have read out that order 
to him word by word which shows how do they talk in connection with 
crimes and what instructions have been issued to them. If you read that 
order you will be satisfied that the Government has paid attention in that di-
rection. Shrt Rajaram had mentioned with full confidence that the report of 
the District Magistrate is correct. I am not ready to accept that. The Govern-
ment receives these figures of crimes from the districts sent by the District 
Magistrates and the superintendents of police to us. But he is not ready to 
accept our report and is ready to accept that thing. All these figures are 
received from the district officers, the Government does not prepare them 
here. The Government only consolidate all these figures received from the 
districts. If you are ready to accept those figures true, then you should also 
accept these figures true. All the figures given here are the figures received 
from all the districts and are based on their reports. And I think these 
figures are not wrong. I would also like to submit, to you that we get 
opportunity to talk to you and other people as well. When we visit districts, 
we get information from you as well as from other people. And on the basis 
of that information, we try to find out as to what is fact, and how much 
exaggeration is there and then try to reach a conclusion. 

Leave aside the figures. It is not true that I don't try to do anything in 
connection with crimes about which a lot of things come to my notice nor do 
I try to keep in touch with the public. I try to !mow the public opinion. It 
may be possible that the members of that side might be having more time 
and I might not get that much time but still some 50-60-70 persons, includ-
ing M.L.As come to me daily with complaints against police and many other 
problems and I get opportunity to listen to them and discuss their problems. 
I also try to !mow all these things. From this angle and on the basis of the 
official reports that I receive, I have come to this conclusion about which I 
have told you. 

Now, coming to the point regarding the extension for two years, It has 
been said that it is a unique thing. Nawab Sahib has said that why the year 
1957 has not been kept instead of 1952. It is not lmown in what fonn and in 
what circumstances the year 1957 will come and it is also not known that It 
may be like the year 1857 for the Zamindar community. So far as the period 
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of two years is concerned, it is not exactly two years. Its period expires in 
April 1951 and now we want that the period is extended up to 21 December, 
1951 to December 1952 only. If we ask for an extension from April 1952, we 
would at least ask for an extension of one year, i.e., up to April 1953. But 
now we are asking for an extension up to December 1952 which is hardly 7 
or 8 months more than a year, it does not make much difference. Even then 
if you raise objection to it and say whether we have dreamt about the year 
1952 or we are bound by any magic, no such thing arises out of it. As I have 
already pOinted out that it is being done with good purpose and aim so the 
question of suppressing civil liberties of any citizen does not arise. Our aim 
is to use it for reducing the crime rate and that is why I fail to understand 
why so much objections to it. Some members were of the view that this law 
was not going to prove to be very effective and no effective measure can be 
taken under the existing against the criminals. On the one hand, it is being 
said that there are so many drawbacks in the law and it is not effective to 
check crimes. I, myself do not know as to what extent it will be effective and 
facilitate to take quick action against the criminals. even then I think it will 
be helpful in the quick disposal of the cases. As I have already said that the 
Goonda Act is no more in force and has been repealed. That is why I would 
like this Act to continue for some more time and at later stage if the House 
realises that it has notproved to be useful. then I would have no objection 
to repeal it. I would like to submit this much about the period of extension 
up to 1952 to which Rajaramji has made a mention and the Act also 
provides that its period could be extended through a resolution but our 
Legal Advisor has suggested that extension of period through a resolution 
would not be legally valid and can be objected to. He is of the opinion that it 
can be interpreted in either way. That is why, we thought it appropriate to 
prescribe the period for the operation of the Act. Therefore, I hope that 
keeping these views in mind, the Hon. member will withdraw his amend-
ment and the House will reject it. 
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PUNISHING HOARDERS 
AND BLACK MARKETEERS· 

Sir. I would not like to go into the details of the law crelatlng to the 
prevention of crimes (special powers) and I understand the dlfficulty about 
which the Hon. Chief Minister has referred to in this House. The Hon. mem-
bers consider it. I would clarify one or two points raised by Shri Rajaram 
Shastri. First, he mentioned the Hindi word 'Swabhawatah '. This tenn has 
been used beacuse the same is used in the original Act. Perhaps, he has not 
marke the he himself has used the same tenn in his amendment. In the 
original Act, the tenns 'Swabhawlk Apradhl' have been used. You might 
have noted that even then, with a view to making these terms clear, their 
English equivalents 'habitual offender have also been used. He is a scholar 
of Hindi and must be having more knowledge. I think, the term 'swabha-
watoh' has wider meaning and scope which means that It becomes natural 
or habitual with a person and I understand that this is the meaning of It. 

Secondly, Shrt Rajaram Shastri has stated that if there was any 
provision in any other law under which such criminals could be booked, 
there was no need for a new law. He has referred to Section 110 in this 
regard. Perhaps, Shri Rajaram Shastri has forgotten that what I said was 
that this law would help in dealing with the criminals speedlly. The only dif-
ference is that while Section 110 attracts the provisions of the Evidence Act, 
lt is not the case with this law and this would help in taking speedy action 
against the criminals. Shrt Rajaram Shastri wants the speedy action and It 
can be taken under the provisions of the Essential Supplies Amendment 
Act. Had he suggested any improvement for achieving the objective of 
speedy and stem action against the criminals, I would have accepted it. The 
provisions of the Essential Supplies Amendment Act are not deficient in 
dealing with the criminals and stem and speedy action can be taken against 
-While participating In the Debate on the U.P. Crime Prevention (Amendment) B1l1. 1950 
in the Uttar Pradesh Legislative Assembly on 9 September 1950, (Orlgtnalln HindU. 
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them. Under this law imprisonment of seven years with a fine equal to 
twenty times the value of the goods seized has been provided. 

Besides this, the property can also be attached. I think, this is the 
maximum punishment and Shri Rajaram Shastri would not want more. 
There is no provision for bail in it. If any person violates the law relating to 
foodgrains, he is liable to such a punishment because we all attach great 
importance to foodgrains. The punishment about the crimes relating to the 
no foodgrains is only three years and if the magistrate does not impose the 
fine, he will have to state reasons for not doing so. As far as the granting of 
bail is concerned, a person cannot get the same granted until the prosecu-
tion gets the full opportunity to oppose it. So, Shri Rajaram Shastri need not 
be worr!ed on this score. Another factor which prompted us to bring forward 
this legislation is that there was no provision of summaty trial under Sec-
tion 110. Under the summary trial the prescribed punishment is imprison-
ment for 7 years with a fine equal to 20 times the value of the goods seized. 
Moreover, property can also be attached and the provision of bail is not 
there. Provision for speedy trial is also there. The Act also provides for severe 
punishment .. Therefore, it is not proper to say that when Section 110 is 
already there, this Bill should not have been brought. I feel that his amend-
ment would only weaken the government's hands. It will enable the black 
marketeers to escape action by seeking bail. They are quite capable of 
deposing heavy amounts as security money and can easily produce wit-
nesses before the court also. Many persons will readily agree to vouch for 
their good conduct. Thus, you are only trying to weaken our hands. 

As the Hon. Chief Minister has rightly pOinted out, all the provisions 
concerning supplies have been covered under the Essential Supplies Act and 
action may be taken about those matter under the Preventive Detention Act. 
It is true that the Preventive Detention Act may be utilised to punish the 
guilty who have committed major cirmes. So, it is a weapon which can be 
used against black marketeers and hoarders. Here, I would like to inform 
you about the views of Hon. Chief Minister in this regard which run thus :-

"The entire machinety should be tightened up; action should be taken 
under the detention law wherever necessary. District magistrate should be 
asked to take a special interest and to report suitable cases so that orders 
for the detention of traders against whom we have sufficient material to 
justify a moral conviction about profiteering and black-marketing on their 
part may be passed. It is not necessary to proceed against many a small fty 
but prominent dealers indulging in anti-social activities should be dealt 
with, so that the desired moral effect may be produced." 

Thus, we can very well understand his stand and commitments to 
take stem action against notorious Hoarders and Black Marketeers who are 
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instigating other businessmen to follow suit. Now It Is quite obvious that 
whatever Shrl Rajaram wished, has been taken care of under Preventive De-
tention Act and Essential Supplies Act. In fact a law becomes effective only 
when it is implemented in an appropriate manner. Therefore, I think that I 
have made my stand quite clear in this regard as to how that Act Is going to 
be implemented. Probably he may not be mowing about it earlier but now I 
think he has followed my point. He should agree that there Is no need for 
the amendment he proposes to move. I hope he will not press for it. Now the 
Government and also all the members of this House should watch the 
implementation of this measure and if any lacuna in the implementation is 
noticed the same can very well be brought to the notice of the House and 
can be pointed out to Ministers concerned. So, I think that the amendment 
moved by Shri Rajaram need not be accepted. More powers are sought to be 
given to police under this legislation. I do not favour the idea of giving more 
powers than what are required for performing their duties. As a matter of 
fact, we wanted to enact a law to take action against habitual offenders 
expediotious]y and also wanted to get powers to conduct summary trials in 
this regard. I do not want to include any provision which may be misused by 
police officials and government officials as well. We have tried our very best 
in this regard and have been successful also because we have not received 
any complaints so far. Shrl Ganga Dhar Prasad has sought some explana-
tions about a few cases filed under this Act. I got those cases examined and 
also ordered the conccrned authorities to submit their reports in this regard. 
All these things revealed that in both the cases action has been taken under 
Section 110. Now the Court will decide whether the action was right or 
wrong. No action was taken under the Crime Prevention Act. So, I want to 
make it clear that I do not favo':lr excess powers to be delegated to police, for 
such powers are likely to be misused. 

If the amendment moved by Shri Rajaram is accepted, I have an 
apprehension that the same could be misused. On the one hand, you com-
plain about corruption in the police and on the other you want to associate 
traders and other big people with it. In such a situtation, you can well 
imagine what the result will be. If you give them more powers, you never 
know how these powers will be used. It has been my endeavour to bring 
about an improvement in the police force. I do not favour giving police 
blanket powers and therefore, I do not think it proper to eqUip the police 
with more powers. 
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PEACE AND TRANQUILITY THROUGH 

MUTUAL CO-OPERATION* 

Sir, I had no intention of participating in this debate and moreover 
there is nothing particular which warrants a reply from my side. But since 
two adjournment motions relating to Jhansi and Hardoi have been pre-
sented before the House, I feel that I should place some facts before the 
House. As regards, the incident at Jhansi, it is an old case and the Charge 
sheet has already been sent to the court. So, it will not be proper for me to 
comment upon it at this stage, but I would like to add that normally people 
try to find fault with officers when such incidents occur. It is qUite possible 
that they may be at fault but the official and non-official inquiries conducted 
in this case reveal that the circumstances had other option except to order 
firing. Neither is there time nor will It be proper for me to go into the minute 
details as to how many people had assembled there, where Section 144 was 
enforced, how was it violated and how police was beseiged, etc. I am an-
guished at the way in which the matter relating to installation of statue of 
Azad's mother has been dealt with. I, like many others, hold her in high 
esteem. The pcople involved in the incident have defamed themselves by 
their unbecoming behaviour. 

Some persons wanted to build a structure on the roadside. The Mu-
nicipal Board had objections to it. No political party was associated, but in 
order to give the mattcr a political tinge a few persons decided to open a Piao 
(water kiosk) thcre in Azad's memory and wanted to instal his mother's 
statue there. Those who really have love and regard for Azad will not like 
that he should be humiliated in such a manner. It does not behove anyone 
of us. Our friend Shri Kher is quite keen that a memorial should be raised in 
the memory of Shri Azad at Jhansi and the Municipal Board should allot 
land at some good location for this purpose and at his instance Municipal 

• Speech dellvered on 22 August 1951 while speakIng on the Motion of Thanks on 
Governor's Address In the U.P. Legislative Assembly. (Original in Hindi). 
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Board has agreed to do the same. A committee is looking into this aspect 
and is making efforts in this regard. This was not a matter restricted to 
raising of a memorial in the memory of Shri Azad only. In fact the matter 
was related to unauthorised construction. Municipal Board had sought as-
sistance from Judiciary and the police force was sent there. Section 144 was 
imposed to avoid construction activities there. Thus, the manner in which 
these people acted have demeaned Azad"s stature instead of putting him on 
a high pedestal. 

As regards Hardoi, I am not in a position to give out the details. The 
information available to me is not sufficient. Just two days back, I was 
there. About ten-twelve women and four-five men came to see me in this 
connection. I heard them and was trying to ascertain as to what extent such 
complaints of rape etc. are genuine. A leader of a local party who was 
present there was shouting at the women to tell the truth. He was asking 
them not to hide anything from me as I was the Minister in charge of Police 
Department, I do not know how far he was right in asking such embarrass-
ing question. Whose head will not bow down in shame on hearing such 
incident. I am also of the opinion that for such incidents the persons found 
guilty should be given stringent punishments. But. nobody mentioned about 
any rape case to me. An official inquity should be conducted. A person who 
possesses lcgal knowledge should visit the place. so that the facts are brought 
to light and a proper decision can be taken. I have not received the complete 
report as yet. Most likely I shall receive the report by today evening or by 
tomorrow. However, I would like to bring it to the notice of the House that a 
police man had gone to the village to serve the summons of the court. He 
was held there, was beaten badly and his revolver was also snatched. On 
receiving this information some more policemen were sent to the village. 
They arrested thirty six persons in this connection. I cannot approve of the 
way the villagers misbehaved with the policemen. I also feel that the police-
men were within their rights to arrest the persons involved. It is being said 
that some flfty-sixty or hundred persons went alongwlth them. I have abso-
lutely no information in this regard. If I recieve such a report I w1ll order an 
inquiry. If it is found that they indulged in some unlawful activity, action 
will be taken against them and if police officers have turned a blind eye to 
the crime they will not be spared. 

But it is a matter of regret that neither any leader nor worker of a 
political party ever raised a voice against these attacks on policemen. Dur-
ing the past six months, six such attacks have been made on unarmed 
police constables who had gone there to serve the summons of the court. 
Such attacks should be condemned. If we take legal action against them 
another issue is raised and the main issue is sidelined. So I would like to 
submit that both these aspects of Hardoi inCidents should be kept in view 
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and we have to devise some way to run the administration in an uninter-
rupted manner and for that cooperation of political parties is a must. 

Recently two or three persons were killed in BiJnore just because 
some provocative speeches were given by Schedule Caste Federation which 
propagated hatred. The text of those speeches is available with me. Such 
things should be stopped. But now it has really become difficult to take 
action against the goonda element. They are harassing the people and if 
action is taken against them people come to their rescue. They come with 
the recommendations that no action should be taken against them. It is a 
matter of gratitude as Shri Ganga Sahai Chaube's stated incidents of decoi-
ties have now reduced considerably. If we go through the statistics of forty 
nine, it will be revealed that in that year upto July, 914 incidents of decoi-
ties took place whereas now the number of such incidents has been 502 as 
on 31 July, this year. We are trying our level best, but unless we have the 
cooperation of the people, it is very difficult to check this menace. 

Lastly, I would like to submit that the cQuntry is passing through a 
critical period. Whatever may be the internal situation, relations with Paki-
stan are strained. One would not be surprised if one finds people getting 
incited by the speeches being published in newspapers now-a-days. But the 
people of U.P. deserve to be congratulated for maintaining peace in such a 
situation. Brave men do not lose patience, they remain com posed, act wisely 
and if required rise to the occasion and face the challenge with courage and 
all force at their command. I earnestly hope that we will have cooperation of 
all at this critical time, and we will be able to improve law and order 
situation . 

. = ..... 
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2 
SOCIO-ECONOMIC REFORMS 

PROTECTING TENANTS' INTERESTS· 

Sir, the speech made by Raja Sahib of Salempur is actually a sample 
of the attitude of Zamindar's these days towards the fanners and against 
the present government. We had already several occasions to go through the 
speeches of Raja Sahib in newspapers and today. Fortunately we got an 
opportunity to listen to him here in this hall. The main argument made by 
him is that if you want to waive ofT the outstanding land revenue then si-
m ultaneously the land revenue we have paid to the government should also 
be waived ofT. This argument sounds good. Sir, if you waive ofT the outstand-
ing land revenue of farmers then why don't you waive ofT the land revenue of 
Zamindars : this argument will be called a good logic and is Justifiable. If 
you sincerely think over it that the government which is functioning for the 
last so many years, but leaving it aside, if we think from the dates since 
when Montague - Chelmsford Reforms were received and Legislative Coun-
cils have been set up at that time the big Zamindars and Tallukedars have 
been getting the opportunities that they should have control over the ad-
ministration. But if they look into the condition of the farmers undergone by 
them during that period and their land revenue increased then they will feel 
that during their time how much they have burdened the farmers and side 
by side earned lot of profits themselves. Now they should not dare to say in 
this House that land revenue should be returned. The land revenue being 
paid by Zamindars to the government in the thirty years from 1907 to 1930 
have been raised to approximately rupees 85 lakhs and land revenue 
being paid by farmers to Zamindars has increased to the tune of 6 icrores of 

• Speech delivered on the United Provinces Stay of Proceedings (Revenue Courts) BllI 
1938 in the U.P. Legislative Assembly on 9 August 1938. (Original In HindI). 
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rupees. They did not hesitate even a bit during these thirty years that land 
revenue should not be raised up to this extent while on the whole it was 
under their implementation and their organisational strength was more in 
the previous Councils. The dignitaries sitting before us were Ministers, Home 
Members and Governors but during their period the burden of land revenue 
put on the fanners was much more than ever. I want to know whether it is 
justifiable that when the Voice of fanners did not have access to you and 
when the fanners had no well-wishers or leader to convey their agonies. The 
increase made in the land revenue was so high which was beyond the reach 
of fanners. If the present government is trying to somehow reduce the 
burden of that time, the Opposition members are feeling uneasy. 

Captain Sultan Alam Ji has said that as a result of the waiving off 
outstanding land revenue, bad Zamindars will be benefited and good Zam-
indars will be in loss. It is true to some extent because bad Zamindars have 
strictly recovered the revenue while good Zamindars still have outstanding 
revenue due to them. But since when the slump period has started from 
that time up till now the outstanding revenue due from the farmers is much 
higher in comparison to that of before the slump period. At present there 
will be few farmers who don't have the burden of outstanding revenue. 
Therefore there is no question of good and bad Zamindars during the slump 
period, in fact the qutstanding revenue is due to slump tax and it has laid 
heavy burden on farmers. 

Several Members have said that why the pendency period of out-
standing revenue is being extended and why it should not be waived ofT. 
This point of the Opposition seems to be irrelevant. 

Everyone knows the opinions of both sides in this matter. Stay of 
Proceedings Bill and now the present Bill have been introduced by the 
government so that the new legislation is enacted. That this legislation could 
not be enacted so far and who is responsible for that? And even then it is 
being said as Shri Karimulraja Ji has said finnly that why this much delay 
is made therein. He has also said that he is also in favour of the waiving ofT 
the loan of the entire province. There is a question of outstanding revenue 
against farmers. How far it is justified to club the waiving otT loans of all 
fanners and non-fanners? Why is he confining himself to them only? It 
would have been better if he has said that all the loans in the world should 
be waived off. I submit that there is no use of saying such things here. They 
should only let us know whether they want to waive off the outstanding land 
revenue or not. Why don't you consider this question separately? Is it not 
possible to take the points and amendments one by one? For instance if the 
voice in this hall is not audible today will you destroy the hall immediately. 
If suggestion to instal loudspeakers and microphones are made in order to 
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im prove the audibility then whether your reply will be "no Sir It's wrong, 
whatever you want to do, do it at once, destroy this building." 

It is necessary to seriously think over the question of loan. When the 
leaders and members of Muslim League without any hitch say that loans 
should be waived ofT then do they consider what will be the impact of that 
on the economy of the province ? After introductlng such laws you may 
think about It seriously whether you want to improve or deteriorate the 
economy of the province ? What will be Its effect on the poor farmers? Be-
sides, it is also to be taken into consideration that how far It is possible to 
waive off the loan~ of the rich people living in cities. I think It is not appro-
priate to waive off the loans of those persons who have taken loans and 
spent It wastefully on various luxuries and enjoyed garden partles, and still 
they want that their loans may be ~ved off. Not only once, but hundreds of 
times the Congress has said that burden of loans on farmers should be 
reduced and it should be probed into immediately. And all of you know that 
the Congress MiniStry is considcring to enact legislation regarding loans of 
farmers. When proper eITorts are being made for a just and right thing, then 
time and again, making arguments for the waiver of all types of loans shows 
that all this is being created to delay the approval of this Bill. 

If any delay is taking place in passing this Bill, then Zamindars are 
responsible for that. Decision to waive off the outstanding land revenue was 
taken by the Regional Congress Committee some five-six years ago and not 
today. The Congress Party in Assembly also decided to waive off the out-
standing land revenue. We do want to waive ofT the outstanding equal 
revenue. But I undcrstand that the hurdle Is from the opposite benches. 
Some people from the other side say that it may be waived off alongwith the 
loan and the others say that the Bill should not be passed. They intend to 
continue the ejection. This is the best way to resolve the question of out-
standing loan ! The Congress Minister is prepared to waive off all the out-
standing land revenue but it also intends to give some facilities to the 
Zamindars so that they could also get some benefits. It is clear from the fact 
that a condition in regard to condonation of outstanding land revenue has 
been imposed in newly drafted Tenancy Bill that the tenant who pays the 
outstanding amount of the instalment of crops from the period of Rabi to 1st 
October and the recent land revenue on 1st October 1938. then his out-
standing revenue for that year would be waived off. If he pays the second in-
stalment in time. 1/2 would be waived off and Similarly if he pays two 
instalments, 3/4 would be waived oIT and ultimately full amount would be 
waived off. These things have been brought in the new Bill so that you do 
not take it 111, and Zamindars should not say that their land revenue is not 
being recovered. I think that this formula has been introduced keeping the 
interests of Zamindars in mind. These fellows would have told the Ministers 
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that if you accept this formula, it would be helpful in recovery. In such a 
situation why do they shift their responsibility to others? 

It is most essential to waive off the outstanding land revenue. There 
is heavy burden on tenants. If the outstanding land revenue is not waived 
off, it could not even be recovered. We are confident that government wants 
to solve this problem and that is why it took this step and wants to take 
some more time. I hope that the Congress Minister is prepared to take this 
decision so that the farmers groaning under the burdenend land revenue are 
relieved. I would like to urge the Members of the Opposition that members 
from both parties should accept this solution of the government. Intention of 
the government Is clear, it intends to give the benefit to the farmers. If you 
also want the same, accept the time demand, for one year and do not 
uselessly express your tern per. 
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WAIVING AGRICULTURAL LOANS· 

Sir. I was somewhat surprised listening to the speech concluded just 
now. On hearing the speeches of my preceding Hon. member. I understand 
that he expresses his opinion after a thorough consideration in a dispas-
sionate manner. But I am amazed at his speech and advice which he has 
given today to our Party. While drafting the law which is before you now it 
has been kept in mind that the difficulties of poor tenants and small farmers 
are minimised. To say that there was no court fee earlier is not true. If we go 
into it we would find that how much court fee has been charged during 
these two years. Sometimes it was 10 and 15 rupees per hundred. It was not 
clarified in the law earlier that how much fee should be charged. Therefore, 
the present government has considered it fit to clarify in the law itself that 
how much fee should be taken on a loan of a fixed amount and thereby 
removing the ambiguity. The fee of Rs. 2 has been fixed on a loan of less 
than Rs. 100 and Rs. 5 on a loan amounting to Rs. 100 but Is less than Ra. 
250; Rs. 7 and 8 Annas on an amount which Is more than Ra. 250 but less 
than Rs. 500 and Rs. lOon an amount which Is more than Rs. 500 but less 
than Rs. 1000. Thus it Is proposed to rationalise the court fee vis-a-vis the 
amount of loan. It is clear from this that the interests of the poor farmers 
have been kept in mind. I wish to invite the attention of my worthy friend 
towards the speech of Maulvi Fashih-Uddin. He has said that this Bill is a 
measure beneficial to both the landlords and tenants. The Select Committee 
on the Bill have rccommended this fee structure after a lot of deliberations. 
Khan Bahadur Maulvi Fashih-Uddin has. therefore, stressed that the prin-
ciple which Select Committee has adopted in recommending the rates of fee 
is correct and very good. There is no need to say anything about his opinion 
regarding the Bill. It has also been said that we do not safeguard the 
interest of poor tenants. It is strange to say so. I want to tell you that graded 
scale proves this allegation false. A person who takes less loan will have to 

• Speech delivered on the United Provinces Agriculturists Relief (Amendment) BllL 1937 
in the U.P. Legislatlve Assembly on 29 September 1937. (Orfglnalln HindJ). 

950 



pay less fee and it is clear that the amount of loan on tenants and small 
landlords is not much. Therefore it is not correct to say that fac1l1tles to both 
tenants and small landlords have been given in this Bill. I regret that an 
Honourable Member of this House has said so. Our first and foremost con-
cern has been the welfare of the poor tenants. No Minister except that of the 
Congress could have moved a Bill of this type. What relaxations have been 
given to the fanners, if you want to know it, go to the farmers and ask them. 
Everyone will tell you that the Congress is removing their difficulties. Now-a-
days everyone is talking the same. Every year so many ejectments, auctions 
used to take place and even utensils, cots were attached. But these things 
do not happen today. What is its reason? This is the result of the poliCies of 
the present Congress government. In such circumstances it would be an 
injustice to us to say the Congress docs not take care for eliminating the 
difficulties of farmers and the poor. To say any more in this regard is not 
necessary. I understand that it will be proper to pass this Bill. 
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TENANCY REFORMS· 

Sir. the speech which my friends has delivered just now was not 
related to the subject under discussion (i.e., Land Tenancy BIll). If such 
speeches are made on this Bill then I think that we should conclude the 
discussion at the earliest. I do not Intend to take much time. I wanted to 
speak at length on this Blll but after the speech of Honourable Prime MinIs-
ter yesterday I think there is little scope left, to speak on this Blll. He has 
expressed his views on the Blliin his capacity as the Prime Minister and as 
the leader of the Congress Party and after his speech there 15 hardly any-
thing which has been left out but, unfortunately, the members of Opposition 
are raising such points as are irrelevant. For example, the issue of Shri 
Hafiz's election was raised here. The action of Hon. Revenue Minister was 
also mentioned. Just now an Hon. member spoke whatever he wanted to 
and spoke such things as were totally uncalled for and unwarranted. We are 
all responsible members of this House and as part of our dutIes we lmow 
what to speak and how to present our arguments. The Land Tenancy Bill 
which is before us is an important matter and we should therefore confine 
ourselves to this subject rather than dwelling on the Pay and Allowances of 
members or other irrelevant issues. What is the point in raisIng such issues 
here. All the Hon. members are responsIble members and they know it. I do 
not want to say much In this regard. 

Regarding the Hon. Prime Minister's speech Nawabzada Ltyaquat All 
Khan Sahib said that he was disappointed. I have had the opportunity of 
listening to Nawab Sahib twice so far. He is a good orator but on the 
contrary nothing in his speech which he delivered yesterday could leave any 
impact on the House. I myself was very much disappointed to listen to his 
speech. He said that the Hon. Prime Minister had made a fiery speech today. 
I would like to ask him whether he tried to find the reasons for this fiery 
speech. For the last six-seveq months, number of points are being raised in 

• While participating in the Debate on 17 November 1938 on the United Provinces Ten-
ancy Bill. 1938. (Orlgtnalln HlndU. 
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connection with this Bll1. On every occasion opportunity was given to differ- I 
ent parties to express thcir views. Efforts were made to reach some agree-
ment but in spite of all possible efforts nothing could be achieved. Now once 
again the matter is being delayed. I would like to throw some light on the 
objections raised on this Bill. It has been said that the Bill is not compre-
hensive and perfect. There are many shortcomings. It has been said that 
amendments would be brought forward to make improvements. In a way a 
challenge has been thrown. It is said that amendments would be brought 
forward in order to make a show-down of Socialists and others. This would 
prove that the Bill which has been introduced is imperfect and there are 
shortcomings in it. Those shortcomings would be removed by the Opposition 
members. How far it is true? How far it is justified? This august House 
would decide it on its own. The Hon. Prime Minister has given a proper 
reply. If you want to bring amendments to remove the shortcomiiigs we 
would welcome them. You bring them and we are ready to accept them. 

Lari Sahib has said in his speech that there is no mention of cultiva-
tion at anywhere in the Bill. I would like to ask him whether he has paid 
attention to the concept of 'Chakbandf. ThIs is not a small matier. We 
should pay due attention to 'Chakbandi' (consolidation of land holdings) in 
such a large State. Nobody is against 'Chakbandf (consolidation of land 
holdings). The Agrarian Reforms Committee had recommended that so far as 
consolidation of land holdings was concerned it should be brought in a 
separate Bill. They had expressed their intention to this effect so that the 
Bill could be presented in the House after due deliberation. I would like to 
mention here that consolidation of land holdings has been done on an 
experimental basis in Punjab. There has been an increase from one rupee 
six annas to two rupees six annas on one acre of land. At this rate we will 
have to spend Rs. 33 crores for consolidation of land holdings throughout 
the country. Just think for a while if it will be a proper course to spend Rs. 
33 crore who will bear the burden? Ultimately, it will have to be borne in by 
the poor farmers. 

Secondly, I would like to point out that many Hon. members have 
mentioned about the landless labourers, I.e., those who do not own land. It 
has been said that there is nothing for them in this Bill. Before replying to 
this point I would like to mention that the plight of 45 to 50 per cent farmers 
in the country Is in no way better than landless labourers. I would like to 
cite an example before you. Some one has written that if we go by the 
production index we will come to the conclusion that the average income of 
a fanner is only Rs. 30 per acre. If we agree that there is an income of Rs. 30 
per acre and substantial saving from it, then one can imagine what is left 
with the farmer. The Banking Enquiry Committee had recommended that 6 
acres of land was sufficient for their sustenance. The Hon. Prime Minister 
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feels that 2 1/2 to 4 1/2 acres of land should be taken as sufficient. If we 
take 6 acres of land as recommended by the Banking Enquiry Committee 
then at the rate of Rs. 30 per acre the farmer is left with only Rs. 48 per year 
after the deduction of the cost of production, revenue and debt llabllty, etc. 
At Rs. 48 per year the income of a farmer comes to Rs. 4 per month and his 
daily income will be 2 annas and one paisa. I would llke to ask as to how a 
farmer who has a daily income of just 2 annas and 1 paisa is better than a 
labourer. I do not want to say that the plight of workers Is better. They are 
in a pitiable condition. But 45-50 per cent farmers with a daily income of 2 
annas and 1 paisa are no better than any labourer. The workers can toll and 
earn some more but our farmers do not want to toil hard. Many of them do 
not even touch the plough. As a result their plight Is worse than that of 
these labourers. But here in the House it is being said that we are more 
concerned about the farmers than the labourers. For improving the condi-
tion of laboureres it is necessary to improve the conditon of farmers. The 
conditions of farmers are not such that they could engage labourers and 
because of this labourers remain without work. In England every farmer is 
able to engage 3-4 labourers but in India it is one among 3-4 farmers. How 
big is the difference, and how much our conditions are worse. But at the 
same time I would like to mention that in spite of all this there Is unemploy-
ment in England also. There is lot of trade and industry but at least 10 la.kh 
workers are unemployed generally. Under such circumstances, It is too early 
to expect so much from the present government. Whatever we have gained 
through this Bill is little to improve the plight of labourers and to achieve 
the goal fixed by the Congress party. In spite of that, I would like to say that 
the aim before the government should be to engage landless labourers and 
sub-tenants in trade, Industry, skill and craftsmanship. They should be 
given as much as they need; and only then solution could be found to their 
problems. It is not proper to say that attention has not been paid to sub-
tenants. There is a provision in this Bill that not more than 33 per cent land 
revenue can be charged from the sub-tenants. Generally, from the sub-
tenants Rs. 10 to Rs. 20 is charged as land revenue per bigha. Therefore. a 
ceiling of 33 per cent has been fIXed so that nobody could charge more from 
them. An Hon. member painted out in the House day before yesterday that 
attention is not paid to labourers because they do not have the right to vote. 
That"s why there was firing on labourers at Kanpur because they do not 
have the right to vote. Is it true? Surprisingly, the non-member does not 
even know that there are representatives of every category in this House. 
Three members of this House represent the workers. One of them has been 
nominated to the Council also. They have been elected on the votes of work-
ers from Kanpur. Besides, the workers of Kanpur have the right to vote in 
the general constituency also. Therefore, it is wrong to say that the Con-
gress is least bothered about workers and It does not care for the votes of 
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workers. 

Now I would like to say a few words about what Shri Jagannath 
Baksh Singh has said, which was repeated by Habibullah Sahib also. He 
said that whenever there has been any issue about tenancy reforms or land 
revenue reforms the Taluqdars and Zamindars have extended their support. 
They have themselves put forth the cause of farmers and agreed to the re-
forms. But I want to say that this is not true. The Taluqdars and Zamindars 
have always opposed even small changes in the land revenue system. As I 
said earlier, in 1886 under the Oudh Land Reform Act, the period of tenancy 
rights was extended from one year to seven years. Then the Taluqdars 
adopted a hostile attitude. The same thing happened in 1921. In support of 
my statement I would like to quote Mr. Butler's D.O. who considered himself 
to be a sincere friend of the Taluqdars and the latter also remember him. 
Mr. Butler wrote: 

"It is most dcplorable that the taluqdars should have shown so little 
sense of responsibility to their own interests, to the public, to the Govern-
ment and to myself personally. I rcgard their action one of great folly. Nor. 
have I any hope that if left to themselves they will reach a decision. Mter 
consultation with my Council, I have decided to invite all members of the 
British Indian Association to meet us at Government House, Lucknow, on 
Monday, the 27th June. at 11 o'clock. The Raja Sahib will precede me to 
Lucknow. I hope that the taluqdars will realise the gravity of the Situation; 
for unless they then give their consent to the measure which has already 
been discussed and accepted In prinCiple, the only alternative will be the 
adoption of the Board's proposals en bloc. And the wider this is known the 
better." In this context, the speech delivered by Sir Harcourt Butler In the 
meeting of the Taluqdars, I read some of its excerpts. 

"First, I would remind you that I am perhaps your oldest friend 
amongst the officials now in country. You know that I fought your battles in 
the past ... 

As your are aware the Board of Revenue in their proposals desired 
that hereditary right, at any rate in the case of tenants who have held for a 
very long period, by succession to the son of the deceased tenant should be 
introduced into Oudh. But at the outset you were unanimously hostile to 
the grant of any recognition of the hereditary principle and you relied on the 
pledges of the British Government against its introduction .... 

.... I connot conceal from you, gentlemen that heavy criticism will be 
levelled at the inadequacy of this protection, but I have undertaken with 
your representatives and with the full approval of my Government that if 
you will agree to give fixity of tenure for the life of the tenant on the terms 
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already stated then we will give full Government support to the measure In 
the Legtslative Council. I appeal to you as an old friend of Oudh to give your 
consent. If you do not consent, my Government will be forced to introduce 
the fuller measure of protection for the tenants which the Board of Revenue 
originally recommended. I wish to make it perfectly clear that there can be 
no sort of bargaining over this question. The revision of the Rent Act is long 
overdue, its necessity has been proved by agrarian riots of a very serious 
character. The Bill has got to be pushed through in the public interest in 
order that the ligttlmate grievances of the tenancy may be remedied as soon 
as posslble.-

At the moment Raja Jagannath Baksh Singh and Shri Habibullah are 
not present here. Had they been present I would have told them that what-
ever they stated was not true. Earlier too the Taluqdars had opposed the 
matter, so much that Mr. Butler had to issue a warning in 1926 that the Bill 
should be introudced otherwise the Government would forcibly introduce it 
and also get it passed. It was only then that the landlord community yielded 
and the Bill was passed. I find no words to explain the present situation. 
The matter is being opposed to every extent possible. The speech our friend 
Maulavi Aziz Ahmad Sahib delivered was very confusing in the sense that he 
stated that this Bill serves nothing either for the cultlvators or the landlords. 
He also stated that the Government is bothered only about the interests of 
the farmers and not those of the landlords. Since the time is very short I 
would not like to say much in this regard. He would get the reply of it if he 
goes through the note on Select Committee by Nawab Yusuf Sahib. If he 
goes through it I understand then it will make clear to him whether the Bill 
is for the benefit of the landlords or the cultivators. Nawab Sahib has 
pointed out that the conditions laid for the recovery of land revenue would 
rather badly affect the recovery of revenue. Rules in regard to evacuation 
have been made more stringent. He has also pointed out that if the present 
Bill is passed, landlord system will be finished. What will be the outcome of 
all these things is not clear. Hereafter, everyone should be convinced that 
this Bll Is largely in the interest of the cultivators. The members of Muslim 
League have referred time and again to the Muslim landlords. They have 
stated that the Muslim landlords have to pay most of the land revenue in 
average but I was distressed and rather astonished to note that none of 
those members have mentioned the cultivators in this regard. They did not 
pay attention to what the Muslim cultivators think in regard to this Bill. 
They should have gtven at least a little conSideration to the condition of the 
cultivators. I got opportunities to attend not one but many meetings of the 
farmers and it matters a little whether they are Hindus or Muslims. all of 
them listen carefully to what is In their interest. In these meetings no one 
raised the question of Hindu or a Muslim. All of them are unanimous in 
regard to their interests. Muslim League discourage Muslim farmers to at-
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tend the Congress meetings, but they do not pay heed to them. Muslim 
farmers of old age cover long distances to attend these meetings and listen 
to legal matters carefully. They do not consider it justified to oppose the Bill 
only because it was presented by the Congress. Rather they feel that their 
burden is going to lessen. The fact is that more facilities should have been 
provided to the farmers than those have already been provided through this 
Bill. In the resolutions passed in the Karachi, Faizpur and Lucknow confer-
ences the Congress had made reference to the rights which should have 
been given to the farmers. Besides, the State Agriculture Department has 
also published a report in this regard. It was published when our Finance 
Minister was the President of State Congress Committee. The Han. Speaker, 
the Prime Minister and Chief Whip were among honourable members of the 
Committee. It would take a long time to present its recommendations here. 
But the comparison of those recommendations with the present Bill will 
bring out the difference between the two. From this point of view, this Bill 
should have been far ahead. But this has not been the position. What is the 
cause of it? 

When Pandit Jawaharlal Nehru was going to England he had given a 
statement to which the Talukdars and landlords throughout the country 
reacted sharply. They alleged that he had threatened them. But what was 
his statement? He had painted out one thing in particular-that the Bill 
introduced in Uttar Pradesh Assembly was of all India importance. Keeping 
the prevailing condition in view the Congress Ministry has introduced this 
Bill. It ensures the welfare of not only the farmers but also of the landlords. 
The fact is that it is not a Bill of any particular political party. In spite of this 
landlords are strongly opposing it. Who is to be blamed for the class war we 
or the landlords? If landlords are not in favour of passing it then our way is 
clear. Nawab Mohammad Yusuf Sahib has said that landlords will not pay 
land revenue next year. He has threatened that landlords would launch an 
agitation. I feel that it is a false threat. I would like them to launch an 
agitation. In my opinion it would strengthem the country. These are futile 
things. My submission is that good qualities of this Bill should not be ig-
nored. They have also objected that since all factors have not been covered 
in it they were not in favour of passing it. This reminds me of a sentence 
spoken by Shri Gokhale. When Mr. Gokhale introduced the Bill in regard to 
essential education he left it to the District and Municipal Boards to imple-
ment essential education. Those who opposed this Bill pleaded that since it 
was left to the choice of the local boards, they opposed it. Reacting on it Mr. 
Gokhale had said, "The worst enemy of the good is the best". Similarly those 
who are opposing this Bill plead that it is not the best from all points of 
view. All of them are just exaggerating the things. But doing these things 
just for the sake of pretensions is futile. The members of Muslim League 
know it very well that their hands are tied. Most of them are landlords. They 
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cannot tolerate the welfare of the farmers in this Bill. And we do understand 
that at the moment we should not go beyond the limit. We are in fawur of 
total abolition of landlord system. But at the moment we are not ready to 
implement it. 

Chhatart Sahib gave you an offer, if you had accepted the offer It 
would definitely have been against the Interests of the cultivators. I do agree 
that we were afraid that you may not accept it. I am very glad that you did 
not accept it. It would have been hannful to the Congress as well as to the 
farmers. I think it does not matter whether you support the Bill or not 
because it will certainly be passed and prove beneficial to the fanners. The 
Hon. Prime Minister had already pointed out that if you do not support the 
Bill, it would be more beneficial for the fanners. 
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PUBLIC DISTRIBUTION SYSTEM* 

SIr, there is nothing left to be said after that some more points were 
raised and I think it appropriate to clarIfy those points. The speech made by 
Shrl Hasrat Saheb shows that the OpposItion indulges in double talks. All 
the speakers who spoke on behalf of the Opposition supported the control 
system and said that it is very essential. Only Hasrat Saheb opposed It 
stating that it should not be there; it is wrong and immoral. I think Shrt 
Hasrat was not representing the views of his party, when today he spoke 
against the control system. Generally nobody likes to have the control but 
compulsions and the difficulties at present one comes across it becomes 
necessary to effect control. And if there is control, then it is for the benefit of 
the poor and the needy who connot afford to spend much money. If control 
is withdrawn, Shri Rasool would not face any difficulty. He can afford to 
spend Rs. lOin place of Re. 1/- but his servant is not that capable. They 
cannot buy two kg. rice for a rupee. Control is beneficial for the poor and if 
someone opposes it, he is not a poor. The middle class people and the higher 
income group do not require it. There are people who would die of hunger if 
they do not get cloth and foodgrain from the ration shops. Control or decon-
trol is very typical issue. It has to be thought as to what extent decontrol 
should be there. On the one hand they talk of withdrawing control and on 
the other hand Shri Ishaque Khan complained that a cycle which earlier 
cost Rs. 100 is now selling at Rs. 200. When there was control on cycle 
people made complaints about it, when control was withdrawn the prices of 
cycle went up. Now he complaints of high prices. When control is withdrawn 
on an item, it is quite natural that its prices would go up. Later on it is 
possible that the prices may come to normal level, but in the first instance, 
they shoot up. It was allowed to withdraw control on the items which are not 
linked to the question of life and death. If control is withdrawn from items 
like cycle, fountain-pen or blade, nobody would die of hunger. Actually, 

• While participating in the Debate on the Power Bill. 1947 in U.P. Legislative Assembly 
on 7 February 1947, (Original in HindU. 
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these items are used by the people who have money. They can easily 
afford to spend more and more money on these items. Therefore, the 
objections raised by Ishaque Saheb are not justified. It has been the policy 
of the Government to withdraw control on items without which man can 
live. Then control would be withdrawn from other items step by step. If 
the Government consider then, it could withdraw control from many other 
items. 

Time and again the question was asked that what more have I done 
after coming here. What new achievements you have made In food supply 
department? I cannot claim that I have completed all that we had initiated 
and nothing remains to be done. This sort of things is said by people who do 
not like progress. The Government or the MinIster who wishes to bring 
changes and provides more and more benefits to people cannot make claims 
that he has done all that was to be done. I understand the Premier Saheb 
and other MinIsters are making every effort to bring about a change in the 
Food Supply Department but I would like to place two or three points before 
you. I would like to say that with an exception of only one State in no other 
state the procurement of foodgrains was so high in the country as in the 
case of our State. These are your neighbouring States, viz., Punjab, Bihar 
and other States. From none of these States the procurement of foodgrains 
is that high. To me it is not a small achievement that the Minister succeeded 
in procuring foodgrain in such a large quantity from the farmers without 
any rift. Today we are providing food to people by it only. At that time it was 
decided that foodgrains would be supplied to cities only but today numerous 
applications from villages, tehsils and different districts have been received 
to open fair price shops and foodgrain shops in that areas and provide 
foodgrains at cheaper prices. At some places Government scheme has been 
started to make available food items. More than three hundred centres are 
going to be opened in the villages, where foodgralns would be made available 
under the procurement scheme. (A voice: It would be easy for you to take 
bribe.) Bribe Is given and taken everywhere. There are people who are ready 
to give bribe and there are people ready to take bribe. This does not mean 
that Government should not introduce any mew scheme. When there are no 
complaints of bribing in cities, why do you expect that bribe would be taken 
in the village ration shops. If officials and non-officials can manage to prac-
tise it at their own risk, let them do so. 

I think that Premier Saheb has cleared all doubts regarding Ballia 
but an Hon. Member has again raised this question and expressed the 
doubt that it is just possible that the incident did not take place. But this 
news has appeared in the Pioneer. Newspapers can publish such news. Shri 
C.B. Gupta and Shri Bhagwan Sahay, Food Commissioners had gone per-
sonally to BaHia to investigate the matter. The police did not accompany the 
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investigative team. When Parliamentary Secretary goes for investigation, po- I 
lice does not accompany him. Shrl C.B. Gupta is sitting by my side. It is 
qUite impossible that people dare to tell him that they were ready to give a 
statement as he wishes. I would like to say that whatever you said about 
police is wrong. It has no basis. Then the question of people being forced or 
pressurised to say something does not arise at all. Had police accompanied 
them I would have considered, your pOint for a minute that what people said 
that was something out of fear from police. When police was not present 
there, how could you imagine such a thing. I wanted to say that as the Hon. 
Premier said yesterday, it would have been better if you had not raised the 
BaHia issue. It creates misunderstanding among people and creates appre-
hension about food supply. 

The Government has been forced to reduce the quota of ration of 
wheat by half 'Chhattank' but you would certainly agree that the Govern-
ment had increased the quantity also earlier and it was made after a long 
time. These two months of nowadays are very difficult months. But even 
then I am fully confident that the Government would pass through this time. 
And nobody would have to face more difficulty. Yes, it is necessary that 
people should be prepared to take both fine and coarse grains. It is not 
possible that people should refuse to eat maize under the present circum-
stances. I think it appropriate that these edibles are made available in the 
urban as well as rural shops and people buy them. To face the present crisis 
people should be prepared to eat coarse grains. 

There is no doubt that the position of cloth is very critical, but all 
possible measures have been taken. Shri Khaliq Saheb has asked as to why 
steps were not taken to acquire cloth from Bombay. The Hon. Premier has 
already replied the question. But I would like to say about other pOints. No 
other State has raised a question that has been raised by our State about 
cloth. The point is that the cloth manufactured by the mills of the U.P. State 
are being frozen. Entire cloth manufacture In U.P. mills are frozen at the 
gate under the direct control of the Government. This arrangement does not 
exist in other States. The mill-owners are independent in other States. We 
get 17,000 bales from U.P. and 22,000 bales from Bombay and Ahmedabad. 
This arrangement has been made by the Government of India. If we do not 
get this much quantity of cloth from Bombay and Ahmedabad, it would be 
very difficult for us, because it is not in our hand. Therefore, an officer has 
been posted in Bombay; whose sole responsibility is to see that we get our 
due quota from Ahmedabad and Bombay in time. If we continue to get this 
quota, there is no doubt that the present crisis of cloth will not be there any 
more. 

Hasrat Saheb said that how can he manage with this meagre cloth? 
At present he Is not here but he wore Khaddar and Garah for quite some 
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time. Probably nowadays he has stopped wearing these clothes. Had he been 
wearing Khaddar and Garah. he would not have faced this difllculty. We do 
not face this problem on account of cloth. because we-can weave and spin 
clothes. Had he also been doing so. he would not have faced this dlfilculty. 
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3 
STRENGTHENING POLICE FORCE 
EXPENDITURE ON POLICE FORCE* 

Sir. I propose that Supplementary Demand of Rs. 1.02.44.600 may be 
granted for the year 1949-50 under Demand for Grant No. 15--Account Head 
29-Police. 

So far as this amount is concerned. I would like to give broad details 
of Rs. 87 lakhs to make it clear to the House that only an amount of Rs. 12-
13 lakhs has been spent on other items. Out of Rs. 87 lakhs. substantial 
amount has been spent on as had been announced by the Chief Minister in 
the last budget. At that time it was not certain as to what will be the total 
amount of D.A. which would be required to be disbursed. So a token provi-
sion of Rs. 47 lakhs was made in the budget for this purpose. But after the 
budget was passed. the actual estimates on this account showed a deficit of 
Rs. 38 lakhs under this head. It was this thing that necessitated demand for 
supplementary grants. 

Another Rs. 17 lakhs have been spent on P.A.C. Although we have 
disbanded its five battalions to reduce expenses on it, it took about two 
nonths' time. During this period we had to incur expenses of about Rs. 17 
lakhs. Moreover. it has been a practice for the last 20 years that expenses 
on ad hoc items are included in the supplementary demands alone. It is 
precisely for this reason, that ad hoc expenses of about Rs. 15 lakhs have 
been included in the supplementary grants. Hereafter it will be included in 
regular Budget. 

Then, we had to spend about Rs. 96 thousands as leave salary of the 

• While moving a Proposal for Supplementary Demand under Demand for Grant No. 15 
for the year 1949-50 in V.P. legislative Assembly on 2 March 1950, (Origlnal in Hindi). 
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officer of I.P.S. cadre gone abroad after retirement or on leave preparatolY to 
retirement. Some amount has been spent on adjustment of accounts to 
defray some old expense incurred on Special Armed Constabulary, 
Provincial Armed Constabulary till last year but now the Central Govern-
ment has directed us to provide finances for this force. So, we have amal-
gamated the personnel of this force in P.A.C. and in this process we had to 
spend Rs. 83,000. About Rs. 13,34,000 have been spent on Provincial Con-
stabulary which were lmown as the Home Guards earlier. Thus, we had to 
spend Rs. 83,13,000 on police forces and a substantial amount out of it has 
been spent on disbursing dearness allowance, compensatory allowance and 
leave salary for which we had no other alternative. I hope the House will 
approve this demand. 

As far as setting up of new police stations Is concerned, I am in 
agreement with the Hon. Member that more police stations should be set 
up. Although I had been accorded my approval for the same but due to 
financial constraints, it has not been possible to open even a single pollce 
station even though there are 100 to 150 places where pollce stations are to 
be set up. An amount of Rs.55 to 56 lakhs will be required for setting up 
police stations at these places. There is a demand for setting up pollce sta-
tions at other places also. It is a bit difficult. I want to set up more and more 
police stations and I will see how it can be done. 

Some com paints have been made that reports are not entered at out-
posts. I can only say that I shall try to strengthen the present police posts 
with a view to improving thier functioning. 
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COMMUNAL INCIDENTS AND POLICE* 

Sir, I wanted to make several points in the House but as I have very 
short time at my disposal, I shall confme myself to only two to three points 
raised in the House. Firstly, objection has been raised that the expenditure 
on the police is increasing day by day. To say that this year the expenditure 
has exceeded as compared to the last year on this head is not correct. If the 
supplementary demands for grants which have been presented to the House 
2-3 days ago are added to the amount allocated in the last years's budget 
for pollce, the total amount comes to Rs. 761 lakhs for the years 1949-50 
but for the years 1950-51, an amount of Rs. 730 lakhs has been earmarked 
for this purpose. Thus it is evident from the above fact that the expenditure 
has in fact come down. Secondly, if an amount of Rs. 52 lakhs which is 
given to us by the Central Government and other states where our armed 
constabulary is depolyed, is deducted from this amount of Rs. 730 lakhs, it 
comes to Rs. 678 lakhs only. This amount is not separately shown as 
income in the Police budget. It may be said that the supplementary de-
mands for grants will be presented. In this connection, I would like to add 
-that I do not make any commitment and that it will depend on the situation 
prevaillng at that time. Howevcr, I would like to submit that we will make 
every effort to limit our expenditure to the amount to be voted by the House 
today. I would also like to inform the House that an amount of Rs.51.52 
lakhs was cut at our own from the budgetary allocation for the year 1950-
51. This reduction has been effected despite additional expenditure incurred 
on new schemes launched by us. Therefore, you should appreciate that we 
have made every effort to reduce the expenditure and limit it to the amount 
voted by the House. 

As regards Bareilly incident, I do not want to tell about it in detail, 
because the Hon. Chief Minister will throw more light on it. However, I 
would like to say one or two general things about it. At this moment, it 

• While making a Statement on Budget for 1950-511n the U.P. Legislative Assembly, 10 
March 1950. (Original in Hlndl). 
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would not be proper on my part to pass judgement as to who was respon-
sible for the incident that look place in Bareilly because an enquiry is to be 
instituted and things will be clear after the outcome of the enquiry in which 
all aspects will be taken into account. Therefore, it is not proper to tell 
anything about it at this juncture. However, I would like to inform you that 
if Police is found to be guilty, no officer of the Police, whether he is a senior 
officer or junior officer, can escape punishment and stringent action will be 
taken against them. But I would like to submit one thing to the House. 
Responsible members are sitting here and they should keep one thing in 
mind that if law and order is to be maintained in the state, we cannot take 
one-sided decision and turn a blind eye to the ground realities. Here it has 
been said that the incident took place on the issue of pillion riding on a 
bicycle by two students. As the time is very short, I would like to tell this 
much only that it is not the question of pillion riding by two students. The 
boys were asked to stop. On being asked to disclose their Identites such as 
their roll numbers and names, they refused to do so. Thereafter, a scuffie 
started between the Police and the students, as a result of which a con-
stable was killed. when the Inspector of Police reached there, he was also 
beaten. After that, some four or five persons were arrested and brought to 
the Kotwall Police station. When so much violence took place, question of 
pillion riding does not arise. When a pollce party is attacked, the crime 
assumes serious proportions. Anyhow, I am not going to tell as to whether 
such things should happen or not. As I have already stated that the persons 
found guilty in the enquiry would be punished. So it Is not correct to say 
that only Police was rcsponsible for this. In this regard, I would like to praise 
the students of Lucknow University. They maintained cool all along and 
acted in most restrained manner.It was a trivial matter and the traffic police 
did a good thing by ignoring it. However, some rules and regulations should 
be observed, lest respcct for laws should be badly jeopardlsed. This demand 
seems to be very illogical that pillion riding on bicycle should be allowed 
because bicycles are very expensive these days. On this analogy one could 
demand that buses and tongas should be allowed to carty passengers in 
excess of their prescribed capacities. So if our youth who are the builders of 
the country are bent upon breaking the discipline, it will not be good for the 
country. If there is any complaint against the Pollce and If the Police commit 
any excesses on students, the matter should be brought to our notice 
through the Head of the Institution concerned. If the Police is found to be 
guilty, action wil be taken agalnst them but students should not take law 
into their own hands as it will give a wrong signal to others. I do not want to 
say anything against students but I appeal to them to be peaceful. We do 
not even think to take action against them. But at the same time they 
should also not allow a situation to be developed to an extent in which 
Police has to intervene in the matter. This is possible only when they exer-
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cise restrain and they allow law and order machlnety to do its duty. We 
cannot be expected to remain a silent spectators in the face of all sorts of 
wrong doings as it will create a wrong impression in the minds of the people 
of the state. Our boys become angry vety soon but they become happy also 
in a very short time, if they are persuaded. I hope they should present a 
good example before the people of the state and allow them to lead a peace-
fulUfe. 

Insofar as communal disturbances in Bareilly, Shahjahanpur, Pil1bhit 
and other places are concerned, I have no words to express my anguish over 
these incidents. I remained in constant touch with the ·situation and tried 
our best to check them. Long before Holi celebrations, the state government 
have forewarned all district authorities about the serious situation likely to 
be developed and they were asked to be vigilant. Even then some incidents 
took place. But we are happy that the district authorities took vety effective 
steps to bring the situation under control. For this, they deserve to be 
congratulated. All the district authorities. whether they were in Moradabad 
or Bareilly or Aligarh or Pi11bhit, etc., acted very swiftly and clamped curfew. 
Hundreds of persons were arrested. The authorities resorted to firing wher-
ever necessary to control the situation in which some persons were killed. 
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POLICE AND JUDICIAL ADMINISTRATION: 
NEED TO MAKE THEM EFFECTIVE* 

Sir, about this legislation (U.P. Crime Prevention Amendment Bill) I 
had submitted, at the very outset, that it would be better if the Hon. Mem-
bers restricted their speeches within the provisions of the Bill, some Hon. 
Members however chose to speak even on those issues which were not con-
cerned with this Bill. I consider those issues as irrellevant and therefore. 
would not like to speak much about them. 

In his speech the leader of the Opposition has made his stand clear 
and has raised all the possible objections against this Bill. I would like to 
congratulate him for the apt speech made by him. Expressing his views on 
the Bill he has raised a few pertlnent points and sought Government's reply 
to them. After that Fakhrul Islam Sahib-raised some general objection and 
suggested as to how the police should perform their duties in the given 
situation. He further added that the pollce should try to prevent the crime 
under provisions of the existing laws and should perform their duties with 
all sincerity. I appreciate his views and the pollce force should pay attention 
to them. Bhai Raja Ramji and Shri Chaubeji cited some incidents of pollce 
atrocities. As I have told earlier, at the moment I do not want to go into 
these matters. I would at the most say one or two things about them. 
Thakur Singhasan Singh was caught in great trouble and he was completely 
at a loss, as he could not make out as to what he should say and what not. 
He was so perplexed that he proposed a thing, just to dispose it of immedi-
ately. In this way, he went on contradIcting himself. 

I am happy that he is here but generally after completing his speech 
the Members do not take the trouble of listenIng to the reply. Consequently. 
they are not aware even of the facts and figures and they speak against the 

Speech delivered on 6 September. 1950 on U.P. Crime Prevention (Amendment) BUl, 
1950 (Original In HindU. 
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facts. 

The leader of the Opposition has raised the question as to the justifi-
cation for tntroductIng this Bill and the way the period was being extended 
and the grounds under which the period of two years has been considered 
proper? In this regard, I would like to mention that in the year 1948, when 
this Btll was brought forward in the House, the law and order situation of 
the State was very bad and the crimes were on the increase. The highest 
number of crimes in the last ten years were recorded in the year 1948. 
Therefore, it was considered necessary to enact such a law as could be 
helpful in putting a check on the rising incidents of crimes and arresting the 
persons operating behind the scene and evading arrest. The existing laws 
help them escape punishment because of problems of producing evidence 
and witness. There was, therefore, a need for enacting such a law as could 
ensure quicker punishment to the offenders. This was so during the year 
1948 but after 1948, when the Constitution came into force, we had to give 
the liberty to the criminals to go to the court of justice to pursue their case, 
to produce evidence in their support and appeal in the High Court. Here, I 
agree that we had to do it under some compulsions, but so far as my 
personal opinion is concerned, I would say that I have no sympathy nor 
anybody else should have any sympathy with those who are criminals and 
indulge in criminal activities and cause damage to the society and torture 
the innoccnt. If it is possible to take immediate action, then it should be 
taken promptly, so that the people may have a sigh of relief and are saved 
from troubles. I still hold that in order to bring down the rate of crime in the 
present situation, it is essential to make a law which may ensure speedy 
action. But what is remarkable in the amendments brought before the House 
through this Bill is that what was in the previous law is not there in the 
present law. It could be said that the previous measures gave less opportu-
nities to the accused, so it is better if that law is abolished as soon as 
possible. But as has been mentioned, this law is there under Section 110 
etc. Consequently, under the provisions of other laws, every accused has the 
right to speak in his defence. When all these things come under those laws 
and if there Is nothing objectionable, then this law should soon be abol-
ished. 

Secondly, as I mentioned earlier, during the year 1934 when the 
situation was normal, the British Government felt the need of enacting 
Goonda Act and thcy did enact it. It was first implemented in Kanpur and 
then to other towns. Now, I would like to say that when the need of enacting 
such a law was felt during that period in order to take action against the 
unlawful elements then I think that this House must appreciate that it is all 
the more important to have such an enactment now because the situation is 
even worse than what it was during the years 1948, 1949 and 1950. I think 
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the House would agree that when such an Act could be made dUring that 
period, it can also be made in the present time. The only dlITerence is that 
there were more stringent provisions in the Goonda Act in comparison to the 
present Act which is somewhat liberal. I repeat that when the Goonda Act 
was considered necessary at that time whcn the atmosphere was thought to 
be peaceful, then I do not need to say much in support of making this law. 

Next thing that the leader of the Opposition asked is as to what has 
been achieved through it. I would like to inform him, as I did earlier, that 
this Act was there only for 8 months-the notification in this regard was 
issued in July, 1949 its implementation was stopped on the lOth April, 
1950. After the Constitution came into force, it was directed that the magts-
trates should not take up any new cases because there was no provision of 
evidence and witnesses in it. So we can see that this Act was there only for 8 
months. It also took a month or two in transferring the cases. So it was 
there for 6 months only. It is not correct that this Act remained in force for 
two and a half years as the leader of the Opposition had said. As per the 
dates mentioned by me, it was in force hardly for 8 months. But the remark-
able thing is that 744 cases referred to the court were cleared and the rest 
remained pending. And out of 744, in 293 cases accused were exonerated 
and in 481 cases punishment was amended. In this way, the district au-
thorities tried to take action against those habitual offenders in that very 
short period I think that the report of 1350 cases of that period Is not bad. 
Maximum efforts were made to bring down the rate of oITences. I do not 
claim that no crimes are being committed at all at the moment but I would 
certainly say that if need be, I would produce the data to show that the 
crime graph was declining. I feel that the rate of crimes, even at present, is 
so much that we have to make efforts ot contain them. I therefore, think 
that such an Act should be made. If such an Act is not passed, we wtll have 
to face difficulties. The leader of the opposition said just three or four things. 
He said that this law has been made very stringent. The punishment of 
simple imprisonment has been converted into rigorous imprisonment. Sec-
ondly, the provision of internment has also been added. Thirdly, the provi-
sion of jury has been deleted. Fourthly, there is no limit of security money, 
that has been left on the discretion of the judge. There are four special 
things that are closely related to the Bill. If I give reply to these four points, 
then the objections raised by all other members wtll also be replied auto-
matically. So far as the question of surety is concerned. the Hon. Members 
can see that in the old Act there was a provision of surety for only an 
interim period. That is to say when the case is produced before the magts-
trate and suppose he gives the judgment, that proceeding may be quashed 
or if he thinks that there was enough material to substantiate that it should 
be referred to the session judge, then the magistrate has the discretion to 
entertain a surety upto one thousand rupees for that interim period. There 
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was no provision in the old Act regarding the limit of surety amount to be II 
demanded by the session judge and he has the discretionary power to fix 
any amount of surety, high or low. So in this regard, we have brought no 
basic change in the old Act. However, in the new Bill, it has been made 
amply clear that the session judge has the discretion to fix any amount of 
surety. So far as the question of surety is concerned, there are some more 
sections under the Criminal Procedure Code where no limit regarding surety 
has been flXed. The judge can charge as much surety amount as he deems 
fit. He has this discretion in the present Bill also. It is the duty of the judges 
and the courts that they should come to a conclusion after taking every-
thing into consideration. 

Particularly, when the Session Judge givcs his verdict in any case 
and an appeal is made in the High Court against it, thcn the House should 
not have any objection to his discretion. But I have already said that if the 
amount of bail is less, then criminal can easily take advantage of it. When 
the amount is less, then the people give surety out of fear also. There are 
instances of paying the bail money to surety by the criminal and thus 
relieving him of his financial burden in order to act freely so that the surety 
may deposit the money in the court. After doing this, the culprit again gets 
involved in criminal activities. Thus, we find that by reducting the bail 
money, we provide ample opportunities to the criminals who are enemies of 
the society, to do whatever they want after depositing the nominal bail 
amount and thus making ineffective the law of the land. Therefore, if you 
want to make a provision for bail, then it should be left to the discretion of 
the judges to fix the amount of bail. He would see the report, go through the 
proceedings and evidcnces, then decide whether the crime of the criminal in 
question is of a grave nature or not. If it is of a grave nature, then he may fix 
a higher amount of bail and if he does not consider it serious, then he may 
fix a bail of lesser amount. Therefore. I feel that we should leave this issue to 
the discretion of the court and it also involvcs the interest of the society. 

Another point raised is about simple and rigorous imprisonment. It is 
stated that there are no clear prOvisions in it. The court may use its discre-
tion either to give simple or rigorous imprisonment. It so happened in one 
district that even after the objection raised by the jury that it may lead to an 
increase in the crimes, the judges felt it appropriate to award simple impris-
onment. This is my feeling and the House would also agree to it that if a 
habitual offender who is involved in any crime, is arrested and if he is found 
guilty after the court proceedings then instead of simple inprisonment, he 
should be given rigorous imprisonment. I do not want to discuss the merits 
and demerits of either of the imprisonments. I think, the criminals, who get 
simple imprisonment do not have to do any work and have to sit idle. They 
become uneasy and feel bored. There are some prisoners who have re-
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quested the courts them rigorous Imprisonment so that they may get some 
work to do and through that earn some wages. I do not want to go into this 
aspect of the issue. In my view, the discretion of awarding s1mple or rigorous 
imprisionment criminal should not be left to the judges. There must be a 
provision for rigorous 1mprisonment. 

The point of internment is also very important. There is already a 
provision for externment in the Act. Internment is also Important in the 
sense that suppose you extern a criminal from a district and thus provide 
him a chance to wander anywhere, do whatever he wants, then it is not 
good. If by externment we are able to solve our problem, then we would go 
for it but suppose the criminal in question is a big ofTernder and there 15 
evety possibility that after being externed from a district he would certainly 
get involved in some heinous cr1mes then it seems more appropriate to 
intern him in his district, village or city instead of his externment. I think 
this way we confine his activities to a particular area. Therefore, there 
should also be a provision for internment side by side with the provision of 
exterrunent. Because it depends on how dangerous do we consider a par-
ticular criminal for the society. If he is very dangerous, then we can confine 
him to his village or city. I feel that it Is good for a criminal to let him live in 
his own village or city instead of externing him. It is not that the provision of 
internment Is more painful it is only done with the sense of contlning his 
field of activities to a particular place. 

The fourth point was about removing the jUry. This issue was gtven a 
deep thought. The Pollce Standing Committee, which included Advocates of 
both sides, had discussed it at length. Except one, all others were of the 
opinion that the jury should be removed. I do not have any intention of 
mentioning his name but as the papers regarding it have already been 
placed on the Table, there is no harm in telling his name. Babu Raghbir 
Sahay had expressed this opinion that jury should remain. 

If Hon. Member- does not want, I would not mention it. I have said it 
because generally proceedings of Standing Committee are confidential and 
we do not mention these here but when papers were asked for and we 
placed them here then they became the property of the House and they do 
not remain confidential. That is why I mentioned, otherwise I never wanted 
to mention about it. In order to Inform you about the divided opinions about 
Jury. I had to refer to the opinions of some of the members of the Opposition 
as well as of our side, separately in this regard. As I have just told, in Police 
Standing Committee except one person everybody else was of this opinion 
that there would be no Jury. There are other provisions which envisage 

-Referring to the objections of Members that the proceedings of the standing Committee 
being confidential. these should not be quoted. 
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imprisonment of three years' or more but in those cases there is no Juty. 
That is why it also does not have any provision for JulY. But the main plea, 
which I have already submitted before you and the House. is that when the 
accused is given the right of advocacy before Sessions Judge and he can 
even go to the High Court, then there is no need left for the Juty. It is so 
done in order to expedite the settlement. Otherwise, if we attach Jury with 
Sessions Judge, it will delay the process. When the accused is given the 
opportunity to advocate his case and making an appeal, then there is no 
need of JUlY. The Leader of the Opposition pOinted out these four points and 
whatever I had to say about them, I have already said. As there is paucity of 
time. I would like to speak about two-three points only. 

Shri Fakhrul Islam said that the Police should do its duty In a proper 
manner and should act according tQ the provisions of the present law. This 
is very important, I do wish that the police officer should inculcate a sense 
of duty in themselves and work in the direction of reducing crimes. They 
should use their rights in such a way so as to make the life of the people 
comfortable. But if you do not give them these rights, then what would 
happen. As a result of that, the police would try to control the crimes in a 
customary was. But if it applies unlawful means to control crimes, it may 
adversely affect us as well as the society. It the police starts beating, adopts 
third degree methods or illegally dctain somebody for 10 hours just to show 
its power, then it would be painful for us. 

Therefore, if you provide them with these rights undcr the law, then 
you would fIx a limit for them. If they act beyond these limits, then thcir 
action would be unjust and unlawful. 

As the Constitution has made the law all the more liberal, we feel it 
necessaIY to have this piecs of legislation in the statute book. It would also 
be proper for the Police Officers to perform their duties within the provisions 
of the law. I would like to inform Shri Fakhrul Islam that the purpose of this 
piece of legislation is not only to bencfit the people but also to put brakes 
and checks on the Police Officers to ensure that they may work as per the 
provisions of the law. This is being enacted to give them the opportunity to 
work within the provisions of law. 

Two-three incidents have been referred to by Bhai Raja Ram and Shri 
Ganga Sahay Chou bey and I do not know to which incident Shri Ganga 
Sahay Choubey was refcrring to. However, if I correctly followed the incident 
to which Shri Choubey referred to, then I think it was not fair on his part to 
recapitulate that incident here again just because on an earlier occasion 
also he had probably, discussed it with me and also with the Hon. Chief 
Minister. The District Magistrate of Kanpur had also looked into the matter. 
Despite all this, it is not proper on his part to raise that issue here again in 
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the form of a complaint. However, I won't go into the detail of this matter 
because less said the better. As far as I remember, Shrt Choubey has stated 
that for the practical purposes the matter is closed. He, in a letter to the 
District Magistrate is also explained the chronology of events and the rea-
sons why the issue got so much complicated. I myself read that letter in 
which regret for the incident has been expressed by him. Therefore, it would 
have been proper not to raise the incident here again in the form of a 
complaint. 

Bhai Raja Ram also corroborated two-three incidents of police ex-
cesses. He has every right to raise the issue in the manner he deems fit. He 
is one of the ablest members of the House. He has great love for the country. 
He is a powerful orator. He has got every right to pinpoint the lacunae and 
weaknesses of the Government. However. it is not good to compare this Gov-
ernment to the British Government. In my opinion. if he is doing so, then he 
is not serving the interests of the nation and people of the country. Some 
change in the attitude and the scenario atleast must be recognised and 
some limits should also be there in opposing the Government. There are no 
restrictions for criticising and opposing the Government. As a matter of 
principle. I appreciate a number of his speeches. At one place he cited one 
example and at another he cites another example. While narrating an inci-
dent. he talks of the signs of shoe-beating with a stick on the back only to 
rousing the feelings which I think is totally unfair. I do not refute what he 
has stated here. The guilty must be given stringent punishment. Further he 
has stated that the guilty has been put under suspension. Even then. he did 
not realise that it was not proper to raise the issue as necessary action had 
already been taken. Anybody can err. including an officer. but the guilty 
should be sevcrely punished. Which organisation or human being does no 
wrong. and Shri Raja Ram will aclrnowledge that even a few socialists are 
involved in crimes. Can all the socialists be condemned on that basis? Defi-
nitely not. because it is not proper to generalise things. 

Not one but at least ten such cases wcre brought to my notice and in 
all such cases I did not show any laxity in taking action against the guilty 
officcrs. If he was so upset then he should have conveyed to me his strong 
feelings over the incidcnt. Howcver, when he was convinced and satisfied 
with the action taken at the lower level, he should not have raised it here 
unnecessarily to rouse the feelings. Undoubtedly, I will look into the points 
raised by him, but it is not proper on his part to comment that I always 
praise the actions of the police. Both of us know the weaknesses of the 
police and I am definitely better informed about all this. However, I will 
definitely praise the act of the concerned Sub-Inspector for arresting the 
dacoit Virendra Singh or some other D.S.P. for arresting any other dacoit. 
Do you want to make it difficult to run the affairs of the administration? I 
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put a question to you, whether you will praise the good work done by your 
Socialist colleague or not? And if someone belonging to the Socialist PaI1Y 
does any srong, should he be condemned or not? Therefore, why should not 
I commend the good work of the police? wherever I have praised the police, it 
is of general nature only. Crime index of this year is on the lower side as 
compared to the last year, so if I praise the police force for that, then why do 
you feel offended. Wherever I praise the police force I praise it from this 
angle. But from this, it should not be construed that I have issued a general 
certificate. I think this point raised by Shri Raja Ram was wrong. I have 
always appreciated the good points made by him. But he and his party men 
have always tried to lower the prestige of the administration by raising such 
issues. This Government is not here for all times to come. Other parties will 
also get their chance. There are some fundamental issues on which unanim-
ity is must for all the parties. If these basic issues are not appreciated, then 
it will be quite disastrous for the society at large. Therefore, please avoid all 
such things. If you want to make and bring about improvement it should be 
from the core of your heart. This style of getting things done is totally wrong 
because we cannot be forced to work in this manner and I would like to 
submit that you should also not resort to such methods. 

I feel pained at the speech of Thakur Singhasan Singh because with-
out understanding all the facts he made a speech which has made his posi-
tion peculiar. On the one hand he alleged that many facilities have been 
given to the accused, and on the other had, he alleged that this will cost the 
exchequer dearly. Thirdly, he submitted that in the absence of the third 
degree methods it will be difficult for the police to solve the cases. So, such 
provisions should be there. All these points were raised by him in his speech. 
I am not sure as to which of his suggestions should be accepted. As far as 
his views on the third degree methods arc concerned, I have already made 
my stand clear earlicr and I still stand by that. I think no police officer has 
any right to adopt unlawful means such as beating against any accused. If 
he beats an accused and harms him in any way then he indulges in an 
unlawful act. On this aspect, I explained my position earlier and I stand by 
it even now. What all Shri Singhasan Singh has stated is often said by the 
educated persons too. Recently, I met some educated persons of a city who 
too said that laws should be enforced strictly and if the hands of the police 
are not strengthened, then it will be difficult for the Police to check crimes. 
This is the viewpoint of the well educated persons of a city. That is why I 
appreciate the view point of Shri Singhasan Singh and do not say that his 
views are any different from the viewpoint of others. Many a person have 
expressed these views, but at the moment, I am unable to accept this 
because it is contrary to the present policy of the Government. Unfortu-
nately, these are the views of the residents of this city, where you and I live, 
so we also get included while referring to these things. Shri Singhasan Singh 
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also referred to the burden on the exchequer. However, I think there Is no 
need to appoint any new judge or an ex-Judge for the same as the present 
lot of Judges and Magistrates is quite competent to decide all the cases as 
per the provisions of this Bll or piece of legtslation. 

It is a different thing that if the number of cases in a particular 
district increases, and it becomes essential to appoint a special magtstrate 
or a special Judge, then it can be done, and it is also not a new thing. It was 
been a practice-that additional Judges etc. are posted in the districts where 
there are a large number of cases. Therefore, in my opinlon the posting of 
additional judges etc. does not involve any additional expenditure. I have 
objection to what Shri Singhasan Singh has said about the increase in the 
incidents of crimes. He said that unless the P .A.C. or pollce force Is 1n-
creased in the villages, the purpose will not be served. I will talk to him in 
private in this connection. But if you go through that last Budget-speech, 
and the Budgetary allocations, you will find that an increase in the budget 
outlay was made and decision to deploy more pollce force in villages was 
also taken. Fresh recruitment is also being made for the purpose. Full 
attention is therefore being increased. It is wrong to say no attention is 
being paid. 

His second point was about the P.A.C. He held that instead of in-
creasing the strength of the P.A.C., S.A.C. has been increased and they have 
been converted into P.A.C. It Is also not correct. There are a number of 
persons who had opened fire at that and if we start removing each of such 
persons from service on this ground, then it will be 1m proper. Shrt Singhasan 
Singh himself will come here with the recommendation for one or other such 
person. He will plead that though it is true that he had opened fire at that 
time, but he is very good person and his performance has been very good. 
Earlier the S.A.C. had nothing to do with the P .A.C. But when this Govern-
ment came into power, S.A.C. was deployed here. It was controlled on behalf 
of the Government of India and Its expenditure was also born by them. One 
and a half years after our coming into power, the Government of India 
refused to deply the S.A.C. here and asked the State Government to take 
charge of the S.A.C. At that time, there were 1500 to 2000 S.A.C. personnel. 
Thereafter, when the Centre refused to deploy its company, we constituted 
P .A.C. which had 13,000 personnel. We first took 500 or 600 personnel from 
the S.A.C. and merged them into a force of 16,000. From S.A.C. we took only 
those persons whose performance and record were good and who had worked 
with utmost care and devotion. We absorbed them into the P.A.C. on the 
basis of their performance. Therefore, it Is wrong to say that merely the 
name of S.A.C. has been changed into P .A.C. It is a misunderstanding. 

So far as the P .A.C. is concerned, if I appreCiate it, Shrt Rajaram will 
take it otherwise. The P .A.C. was crated under a speclfic circumstance. It 
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was constituted under the order of the Government of India. Rather it issued 
orders to all States that it will not readily be in a position to provide forces 
at evety time and therefore the States should constitute their own forces to 
maintain their internal security and we acted accordingly. And as I have 
pOinted out com panics of the force were constituted in which we included 
the S.A.C. personnel also. The performance of the P.A.C. at times has been 
very good and no other force except this one could have done so, because at 
the time of breaking out of disturbances at several places simultaneous it is 
not possible for district forces to meet the situation. So, many problems crop 
up when any untoward incident takes place simultaneously at various places. 
You might not have forgotten that this company had done vety well when 
many untoward incidents and clashes took place simultaneously in 
ShahJehanpur, Pilibhit, Bareilly, Moradabad, Hardoi and Sitapur. In the ab-
sence of any striking force at the time of trouble, any problem can crop up. I 
do not want to take too much time of the House to discuss as to how nicely 
this company has worked. But after seeing it handling the situation, a very 
high officer has appreCiated the P.A.C. in good words. I do not want to 
express my own opinion about it. Its performance is before you, so now it is 
upto you to make your opinion about it. But I would like to say that we have 
reduced the expenditure on 124 companies and we want to spend this 
surplus money to meet other reqUirements of police in rural areas. We have 
reduced the number of companies to 60. There are 125 personnel in each 
company and we have reduced the number of companies. Thus, with this 
reduction in the number of companies the expenditure on them has auto-
matioally come down. If in spite of all this, he criticises the Government it 
hurts me. Regarding cirmes, Shri Singhasan Singh has said that whenever 
we came to power the number of crimes increased. He allcged that when we 
came to power in 1937 and 1938, the crimes increased. And it was the 
British Government which brought down the crime rate, but when we came 
to power again in 1948, the crimes again increased and they are still in-
creasing. I admit, as he has said, that the crimes increased during the 
tenure of our Government. I do not want to blame anyone. Rather, I wish to 
submit that we succeeded in improving the situation to the extent, it was 
possible for us. He should at least accept it that crime rate has now come 
down. But he does not accept it honestly and say that the cirmes are still on 
the increase. In the same voice, he says that there is slight improvement. 
But that docs not make any material difference. So far as the decrease in 
the numbcr of crimes is concerned, he should have accepted it openly. I 
would have referred to a quotation of America. but I do not have much time 
I will refer to it on some othcr occasion. I would like him to go through the 
figures of dacoities, robberies and murders committed in the years 1947, 
1948 and 1949. Every possible drive was launched in this regard. SImilarly, 
the number of robberies declined from 885 to 785 and that of murders from 
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1,742 to 1,619. Regarding burglaries, I had stated at the time of Budget and 
I would like to say even now that the figures shown at that time really high. 
But these incidents have now come down, if we go through the latest fig-
ures. It is a gross injustice that the figures pertaining to the year 1948 have 
been quoted in the House while those pertaining to the year 1950 are avail-
able. If you take a little trouble to look at these figures, I will quote them. 

Shri Thakur has accepted it in subdued voice that the number of 
crimes has really come down. But if he goes through the figures pertaining 
to the frrst six months of 1950, he will find that there has been Significant 
fall in the number of these incidents. He should have either tried to know 
the latest figures himself or should have asked us regarding It. He would 
have got many opportunities to speak on it at the time of discussion on 
amendments and at the time of the third reading. I had told him that I had 
its typed copy which I would show to him but he was in a hurty. Perhaps, he 
preferred to embarass me, therefore he quoted these figures. 

Now I v.rant to speak only one thing and then conclude. He appreci-
ated the British Government. We have the figures for the years 1921 and 
1922. four or five years after 1918 when the frrst World War ended. The first 
World-War had its after-eITeets and now the after-eITects of the Second 
World War can be seen. If Thakur Singhasan Singh takes the trouble to go 
through the figures of 1921 and 1922 years he will find that the figures of 
that time are higher than that of 1949. At that time, there was an inoreasing 
trend. The number of the iases was 1,237 in 1921,1382 in 1922, and 1,163 
in 1923. After 1923, a decreasing trend was seen. Similarly, the number of 
murders was 735, 844 and 722 and those of burglaries was 54,000, 52,000 
and 46,000. Now compare these figures to the present. In comparison to 
1,277 cases at that time, only 1,245 cases have been reported in 1948. In 
comparison to the 1,382 cases in 1922, the number came down to 1,333 in 
1949. I am not giving all this detail with the intention making any compari-
son rather I want to tell you that after the end of a war such a tendency is 
bound to be developed. But here war alone was not responsible for increase 
in the number of crimes. There were certain other factors such as our Inde-
pendence and Partition which led to the increase in the incidents of crimes. 
Suppose the crimes situation remained the same what it was during the 
British Rule in the years 1921, 1922 and 1923, despite a large number of 
problems faced by us, then can we not tcrm it slightly better? I do not 
understand how the British Government can be appreCiated? I am sony 
that I took a lot of time of the House for replying to the issue raised by Shri 
Thakur. But I want to tell him that prior to giving his opinion, if he does not 
try to understand the views of the Government, it will be more difficult to 
convince any other person. The Opposition can interpret any way, but at 
least he should first try to understand the factual position and then speak. 
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If after knowing the factual position, he wants to level allegations against 
the Government, he is free to do so. I have no objection. 

Lastly, I would like to say only one thing. It has been alleged that the 
proposal measures encroach upon the civil liberty. It is not true. So far as 
the question of encroachment upon civil liberty is concerned, I have failed to 
understand it. Does this Bill relate to any particular political party like the 
Socialist Party, the Communist Party or Revolutionary Socialist Party? 

I have already said it and Shri Rajaram Shastri also knows it well 
that any provision of this Bill does not relax to any political party. Of course 
it is a compulsion that if any person commits a crime, he will certainly be 
covered by this law, irrespective of party affilictions whether he belongs to 
either the Socialist Party of to the Congress. It is simple. The lable of any 
political party cannot protect him. Generally this Bill deals with the crimi-
nals, the question of civil liberties does not arise out of it. 

One thing that Sultan Alarn Saheb has pOinted out is about the Evi-
dence Act. It is a fact that it does not apply to any given circumstances. All 
other things are included in it. If the Evidence Act is excluded, speedy trial 
is possible. So leaving that aside the accused has full right to defend him-
self. but I would like to say that if we want to do away with the crime, we 
should prepare ourselves for a crusade against it. I should be in our mind 
that we should wage a war against crime and if it is established after the 
judgement that such and such person has committed crime, we should have 
no sympathy towards him. It does not concern civil liberty. It is in the 
interest of the society that we should try to minimise the crime so that the 
weakest and the poorest person can lead a happy and easy life. I want to 
submit that the House may take this Bill in this very spirit and I hope that it 
will adopt this Bill in the light of my submission. 
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CURBING CRIMES: 
ROLE OF THE POLICE* 

Sir, I am happy that he Shri Muhammed Jamshed Ali Khan has gtven 
the clarification although what he meant was the same. To shield them (the 
goondas) is to shield the crime. Not that we are not paying any attention to 
it, but the good work, wherever it is being done, must be rewarded. It Is not 
proper to give such encouragement in the matters concerning crime. So far 
as the question of suppressing information about the crime rate is con-
cerned, I admit that such complaints in this regard are cent per cent incor-
rect. The crime was there earlier also and it continucs to be there even now. 
Nobody can deny it. But I do not agree with the view that concealment has 
increased as compared to the past. When so many people are there within a 
police station to highlight such things, can you believe that crime can be 
concealed? I do not think it is possible. To some extent, it may be possible, 
but it is not the way you are exaggerating and generalising it. I do not have 
enough time at my disposal, otherwise, I would have placed before you the 
figures which show that the allegation that all crimes are being concealed is 
not true. The report which I have with me shows that the number of dacoi-
tics has gone down and if at some places it has shown an upward trend, the 
same is also rcflected in the report. But right now, I do not want to go into 
the statistics. Howcver, I must say that the number of complaints of petty 
crimes Is very high. It Is due to the fact that such complaints were not being 
registered earlier. On the one hand, you want that the police should prose-
cute the people even in cases of petty quarrels and on the other hand, 
you complain of unnecessary police interference. Both these things cannot 
go together. Another thing Is that whatever complaints come to you, they 
present only one side of the picture. Without going into the details, I wish to 
tell you about a strange case reported from a district. Pamphlets were prin-

·Speech delivered on 21 December. 1950 while speaking on the Motion of Thanks on 
Governor's Address in V.P. legislative Assembly (Onglnal tn HindU. 
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ted alleging police excesses and public meetings were held in this particular 
case. When it was brought to my notice, I got it investigated thoroughly 
through offical as well as unofficial sources. It turned out to be a petty case 
involving a girl whom the police had restored to her parents. A lot of quar-
rels had taken place on the question of driving out the girl from her father'S 
house. Thereafter, when the police initiated prosecution in the court, a lot of 
hue and cry was raised and public meetings were held. Although, such 
meetings were clearly contempt of court. yet attempts were made to vitiate 
the atmosphere. What I want to convey is that such cases require a lot of 
patience and a decision should be taken only after hearing both the parties. 
Mcntion is made of police excesses. I do not know how far these allegatlons 
are true. 

Paaeviously in Baghpat and Moraway nobody dared to come forward 
to register their complaints for fear of S.H.D. and the Circle Inspector. At 
that time Nawab of Baghpat and Kunwar of Moraway considered it to be 
good. There was a time when Nawab of Moraway used to flatter the police. 
But. now when we try to extract proper work from police or want to be strict 
with them does not relish it. He had been praising the police till 1942 or 
1944 despite the fact that the police committed numerous excesses on the 
people. It is very easy to put counter questions. but when experienced 
persons like you who know what is the position of the Government and what 
type of society we are living in it shocks me. In such a situation, when we 
try to improve things. attempts are made to create hurdles in our way. We 
do not want that anything should be said in the House which Is not for the 
good of the people. 

. ".,.,.,.,.::: . 
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IMPROVING POLICE SET-UP· 

Sir, with the permission of Hon. Governor, I beg to move that 
the Demand for Grant No. 16-Account Head 29-under the Police, of 
Rs. 7,30,41,800 be accepted. 

I do not want to take more time of the House. Last time, an objection 
was raised by the Opposition that I take a lot of time of the House and the 
rest of the members are not gtven adequate time to speak. As there is no 
question hour today, we have got one extra hour at our disposal. In addi-
tion, the demand of the Opposition to allocate at least two days' time to 
discuss Police budget has been accepted by us. Thus, adequate time is 
available with the Hon. members to discuss the Demand for Grant in respect 
of Police. 

In brtef, I would like to tell the House important points in regard to 
our State and the Police. Insofar as the question of law and orders is 
concerned, the situation is better than what it used to be earlier. This 
improvement has taken place despite the provocative propaganda made by 
some political partes. Hon. members are aware of the fact that no hurdles 
are created by the officers in the matter of organising meetings or delivering 
speeches or contributing articles to the newspapers or pubUshing notices, 
handbills or pamphlets by the people. Even at the place where prohibitory 
orders under Section 144 were enforced no hurdles were created in the way 
of organising meetings. Permissions were granted liberally by the District 
Magistrate to organise meetings. Prohibitory orders under Section 144 were 
imposed only at the places where there was apprehension of disturbances or 
conflicts. However, the Government has issued speCial instructions to the 
authorities that prohibitory orders should be withdrawn at the earliest and 
should not remain in force more than a day beyond what is required. Except 
in a few cities like Kanpur where situation warranted prOlonged continuance 

• While presenting the Demand for Grants of the Department of Pollee for the year 1951-
52 in the Uttar Pradesh Vldhan Sabha on 3 March 1951. (Orlgtnalin HindI). 

982 



of prohibitory orders. other cities were not put under prohibitory orders for a 
longer time. Even at the places where prohibitory orders remain enforced for 
longer time. the concerned District Magistrates moved with utmost precau-
tion. 

What I mean to say is that the political parties enjoyed full freedom in 
criticising the Government. expressing their views and ventilating their griev-
ances and they were provided all opportunities to do so. But they should 
also lend a helping hand to the Government in maintaining law and order. I 
am sorry to say that the political parties. particularly the Communist Party. 
did not discharge their responsibility well. I do not want to go into those 
matters which are sub-judice. However. I would like to submit that the 
Government had to take stringent action at some places because they in-
dulged in acts of attacking houses and killing people. They were arrested on 
clear-cut ground if either violaing laws of the land or having indulged in 
anti-social activities. As regards the Communist Party. it is being said that 
they are changing their ideology and they want to lead a peaceful life by 
kceping away from the path of violence. It has been reported in the newspa-
pers that they are also going to change their policy. I do not know how far 
they have changed their policy. But the information gathered by the Govern-
ment through its agenCies confirms that their policy has not changed. Some-
times they adopt violence to achieve their ends and sometimes they also 
adopt guerilla war method to attack. At times. they try to form united peace 
front too. Thus. they adopt different tactics at different time to achieve their 
ends. However. the Government is not at all concerned about them except 
with their involvement in violence. The Department of Home Affairs is re-
sponsible for maintaining law and order in the state. It appears that there 
are ideological differences in the Communist Party itself. From the discus-
sions that we held with them. it seems that they are not prepared to aban-
don the path which they chose for themselves in the past. They are still 
trying to capture power in the State and at the Centre through violent 
means. From the reports. that we receive from other parts of the country, 
particularly Hyderabad. Andhra Pradesh and Madras. it becomes quite clear 
that they are adopting guerilla tactics to achieve their ends. However. I am 
not concerned about other states. What I mean to say is that they are 
adopting the same tactics in our state also. The only difference is that the 
people are not with them and they are aware of this fact. The number of 
their workers has not registered any increase. Of course. somtimes they get 
the support of students and the labour class but such support is given 
occasionally on certain issues. They know that they do not enjoy public 
support which is needed for revolution or to make it successful. However. we 
have to be vigilant so that the situation does not deteriorate. They tried their 
best to misguide our youth. They tried their best to instigate them on very 
trivial issues and to break the law. There had been occasions for me to meet 
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these groups of youth and the students who accepted our advice. When they 
realised that we wanted to remove their difficulties, they accepted our re-
quest. As I already said, only when they were instigated they broke the law 
and indulged in violent activities. 

I regret to say that other political parties, i.e., the Revolutionary So-
cialist Party and the Forward Block, despite their claim to be non-violent did 
not do so. We have information about their activities which should be treated 
as crimes, if not crimes. They undoubtedly come under violent activities. I 
held discussions with the leaders of the R.S.S. who told me that they did not 
believe in violence. Even then I feel that they do not have control over their 
workers to the extent to which they should have. However, it has been seen 
that the people belonging to the Communist Party exercise precaution in 
their speeches so as to avoid action under the laws. Everything is said in 
such a manner that does not attract action under the laws but it serves 
their purpose of instigating the people. It is correct that it cannot be checked 
but a feeling of responsibility should be developed among the political par-
ties that the freedom of speech should not be misused to arouse passion 
among the people to do wrong things. Even then, we have tried our best with 
the cooperation of some other political parties that the high standard is 
maintained in the House. Only with their cooperation, we can maintain 
peace and harmony in political matters. 

As regards communal situation, I do not want to go into details and 
the Hon. members can find out from the report made available to them. In 
reply to the comment made by one of the Hon. members that it Is due to the 
mercy of God that peace prevails in the state and for all acts of omission and 
commission. it is the Government which should be held responsible. It is 
surprising to hear such a comment. I can say with certainty that peace has 
been established in the state because of efforts that we have been making 
for the last one year. It is regretted that some clashes took place and the 
people had to face difficulties. But we made every effort to maintain peace in 
the state. On the occasion of coming Holl festival, some disturbances may 
take place and we have to be vigilant. We have to think over it as to whether 
we are going to repeat the same things which used to take place during the 
British regime. Is it ncccssary that clashes take place every time on the 
occasion of Holl or we want that each and every person of our state should 
think that the communal disharmony which was the legacy of earlier re-
gime. should be discarded and all fcstivals. be it a Hindu festival or Muslim 
festival. are celebrated in a manner. Any communal feeling should not de-
velop in the mind of the people. In this connection, I seek the co-operation of 
the House. I want that all members should go to their respective districts 
right now and work for communal harmony at the time of Holi. We have 
already asked the district authoritics to be vigilant and take all necessary 
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steps they deem fit. The persons found to be involved in spoiling the atmos-
phere should be sternly dealt with. I hope that peace would prevail in the 
state as was prevailing before and the state will be made completely free of 
communal violence. 

As regards crimes, it is a general feeling in the House that number of 
crimes has registered an increase. Generally, data regarding crimes are not 
totally accepted by the Hon. members. Here, I am not giving any clarification 
-I will make a submIssion after hearIng all of you. However, I would like to 
submit that the data made available regarding crimes pertain to the whole 
state and we formulate our opinIons on the basIs of crime sItuation in our 
respective districts or areas. It may be possible that in some districts or in 
some areas rate of crime is high as compared to other dIstricts. 

It is a fact that the tendency to suppress the incidents of crimes 
taking place under the district or the Police Station, increases when the 
concerned Station House Officer or the District Police Superintendent is sin-
gularly pin-pointed or taken to task for increase in crimes in the area under 
his jurisdiction. On the advice of Hon. members and the standing commit-
tee, all the Sub-Inspectors, the Inspectors and the Deputy Suprtntendents of 
Police have been informed in clear terms that if crime increases in their 
jurIsdictions and If they fall to dIscharge theIr duties honestly, stem action 
would be taken against the concerned Police Officers. This has been done 
despite the fact that the Inspactor General of Police (LG.P) was not in favour 
of issuing such instructions on the plea that it would increase the tendency 
on the part of police officers to suppress the information about the crime 
rate. Even then, I insisted upon issuing the instructions because I felt the 
LG.P. dId not want to take strIngent action against the officials. These 
instructions have been issued not with a view to showing them reduced by 
not registering them. If it is done, it would be more dangerous. I wish that 
information about crime rate is not suppressed due to our strict action. In 
this connectIon, we have already taken precautionaty measures. 

As regards, increase in the number of crimes, incidents of petty 
crimes are increasing because Police does not take cognisance of such crimes. 
Such petty crimes create an impression on the mind of the people that law 
and order situation has deteriorated. ThIs Is also because a major political 
upheaval has taken place and we have just got our independence. In such a 
situation the people want to ventilate their feelings. Zamindari system is 
breathing its last. The farmers are raising their voices for their rights, due to 
which big zamindars and talukdars are worried. They do not like the poor 
and the suppressed people to open their mouths before them. This new 
development has made them to think that the law and order situation has 
deteriorated. 

. .:::::;:: .. : .. 
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Small and marginal farmers and agriculture labourers are now mak-
ing demands for equal rights. Similarly. the people belonging to backward 
communities also want to have an equal status for themselves. So is the 
case with the people belonging to HariJan community who have been sup-
pressed over the centuries. They also want their condition to be ameliorated. 
We should not be surprised over it. Similarly. the poor want that the wide 
gap between the poor and the rich should be bridged and their living stan-
dard should be improved. A new revolution is taking place and only the time 
will tell us as to what extent this revolution will succeed. No one can check 
it and when something new happens in the society. some people see in it the 
deterioration of the law and order situation. 

As regards petty crimes. you should think as to what extent the 
Police should intervene in it. If the Police begins to intervene in petty affairs. 
that is fraught with danger. 

If some people want to ventilate their feelings peacefully. they should 
be allowed to do so. However. I would appeal to all the political parties to 
exercise restrain. If they will express their feelings through violent means, it 
would be a wrong thing. Equality does not mean that there should be 
turmoil in the society. Establishment of social and economic stability in our 
SOCiety. will go a long way in removing many of the problems that we face 
today. 

I would like to tell you in brief about our achievements during the 
last one year. First of all. efforts have been made to investigate the crimes 
through scientific methods. A beginning has been made in this regard. 
Provincial crime record and district crime record sections have been set up 
on the pattern of arrangements made in the European countries so that we 
can gather information about criminals and their modus operandi. 

However. crime figures are given for the state as a whole and it 
should be seen in totality. Incidents of murders have increased but there is 
slight decrease in the number of robberies. There is substantial decrease in 
dacoities in the state. As many as twenty gangs of dacolts have been liqui-
dated and most of the dacoits have been awarded stringent punishment. I 
fail to understand as to how it is being said that the incidents of dacoitles 
have increased when so many gangs of dacoits have been liqUidated. The 
Police has achieved considerable success in checking dacoities and as many 
as twelve constables lost their lives in their bid to check dacoitles. Recently. 
Police has done very commendable Job in arresting many dacoits operating 
under various notorious gangs. Police did not exhibit such promptness in 
the past. They had to fight a battle against them. They faced the situation 
with courage. In such circumstances. I am not prepared to accept that the 
incidents of dacoities have increased. 
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As regards repairs etc, of Police Station buildings by the Police per-
sonnel themselves they have undertaken this work gladly and have saved 
some expenditure also. Recently, I had been to a police station in a district 
for inspection. The police station was in shambles for the last 2 1.. years as 
its building had collapsed and it was being run in a horse stable. k amount 
of around Rs. 45,000 to 50,000 was needed to raise a new building. I in-
spected the old building. and asked an engineer to prepare an estimate for 
repairs. He told me that an amount of rupees seven thousand would be 
needed for the purpose and after repairs the building will be far better than 
the new one. It will have a long life too. Therefore, Rs. 7000 will be sanc-
tioned from this Budget and I hope the building will be ready before the next 
rainy season. We want the building to be reconstructed with the help of the 
local people. We propose to appoint an artisan as head mason in our force 
in each district who will guide the people to do such work. Besides, he wU1 
also train the people for undertaking such work. Right now, we cannot spare 
lakhs and crores of rupees for raising new building for the police stations at 
the cost of other more important works. 

Thus, we saw enthusiasm among the police force for such works, 
also. They were instrumental in doing some good works. Lakhs of saplings 
are planted, but very few survive. But in the case of policemen, most of 
plants survive because they live there and care for the plants. I hope the 
Hon. members would encourage them for doing such work for it is not 
menial work. 

Another thing which I want to tell the House is that we do not 
propose to effect any change in the responsibilities and objectives of the 
Prantlya Raksha Dal. This force was raised at a time when the State was 
passing through a very sensitive situation and it looked as if the peace 
could be disturbed. It was, therefore, natural to give more attention to 
military education of the personnel of this force. But the Hon. Members 
would recall my statement which I made after the formation of P .R.D. in 
which I had said that one of the duties of P .R.D. should be to extend a 
helping hand in constructive work and developmental schemes. We were of 
the view that keeping lakhs of presonnel idle during normal situation is 
dangerous both for them as well as the society as a whole. In the past, there 
was no special work allotted to the P.R.D. They are being deployed for differ-
ent works from time to time. Apart from that, they are also deployed for 
combatting dacoits and they have done it bravely. But I feel that the main 
task of the Prantiya Raksha Dill, as far as possible, should be to help the 
Government in the implementation of their developmental schemes. 

So far as their reorganisation is concerned, the present set up will 
continue. For example, Deputy Collector used to be called Development 
Officer in the district. P.R.D. was under his control. He has been re-desig-
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nated as Planning Officer. The P .R.D. will continue to work under the Dep-
uty Collector and officers of other departments. The orders regarding execu-
tion of programmes will be issued by the Secretary incharge of planning. 
Administrative Commandant will also continue to discharge their duties as 
at present. District Organiser and Field Instructlors will continue to work as 
before. Some posts are proposed to be abolished at the police station level. It 
is our Chief Minister who considered such a proposal first of all. Initially I 
was not able to understand his views because I thought that such a step 
was being taken due to financial constraints, but now I can say that this is 
going to be helpful even from the point of view of work. At present, there are 
a variety of inspectors, such as Cooperative Inspectors, Police Inspectors, 
Development Inspectors and Panchayat Inspectors, etc. We can manage 
with even fifty per ccnt of them. A proposal was considered to reduce the 
number of posts of organisers at P .R.D. police station level. There were 
twenty six thousand Group Leaders of far, and now they are being posted on 
the basis of Panchayats. Their number will increase to 35,000 now. By now 
our police station organisers and district organisers are so much trained 
that they can impart training in rifle shooting themselves and, thus, there is 
no need to maintain large staff at police station level. Police Station Organ-
isers have been dividcd into separate categories depending upon their edu-
cational qualifications. Even now eight hundred people will work as police 
station organisers. Thcre has been some reduction, but it is justified. We are 
giving them training in fire arms. The routine of drill and parade continues, 
but they have to give more attention to constructive work which is the 
greatest need of the hour. 

Having said this, I want to speak on the budget, but, I am afraid, I 
shall not be able to do so due to paucity of time. When I get time later on, I 
shall come forward with the figures relating to the budget during the last 
eight to ten years and then you will find whether the expenditure, in fact, is 
increasing or decreasing. I shall also explain why there has been reduction 
in the police force. In the end, I want to say that the police should not 
interfere in the matters which are beyond its jurisdiction. 

The Leader of the Opposition is also of the same view. As I was telling 
you earlier the people also want it that way. I do not have any objection in 
this regard. It has its own disadvantages and advantages also. And in my 
personal view, taking a risk is far better, than not having faith in them. If we 
want the police to be dutiful and efficient we will have to repose trust in 
them. If you have faith in a person he will certainly perform his duties more 
eagerly and if you do not have any faith in him, then he will tend to take 
recourse to many unpleasant things in order to avoid any difficulty. They 
used to enjoy more powers during ancient period and were capable of getting 
so many things done by instilling fear In the mind of the people. 
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Now I do not want to go into details but I would certainly like to 
impress upon this fact that courts are not bound to accept the evidence as 
tendered before a Station House Officer. The courts are not bound to accept 
an evidence even if the same has been tendered before a Gazetted Police 
Officer. If the same evidence is given in presence of a Magistrate, then 
situation becomes quite diITerent, the practice is diITerent in England. Any 
evidence given before a Police Officer. is admissible in the courts there. 
There the question of fake or forced evidence does not arise. You can very 
well say that our Police force has not attained that standard as to deserve so 
much authority, to be delegated to it. In that case you must not talk about 
any sort of revolutionary change. On the one hand you support revolution-
ary changes to take place and on the other hand you are apprehensive 
about delegating them more responsibility. I would like to suggest you to 
take some risk and give them more responsibility. If we want to upgrade the 
standard of Police force then we should make them more responsible and 
confident also. A committee under the Chairmanship of a judge of High 
Court has been constituted to examine all these aspects. Its report will come 
in due course. I am not sure about its recommendations, but I feel that 
everybody should think as to how the Police force can be encouraged to do 
its duty in a more responsible manner. We will have to think of ways and 
means to instil a sense of responsibility in our Police force. 

Presently, I cannot tell you exactly the names of all the members of 
this committee. However, I can tell you that Justice Wanchoo is the Chair-
man of this committee. Some members are from legislature itself and some 
are outsiders. If you are so keen then I can inform you later on. You must 
pay serious attention to all the facts which I have laid before you about the 
Police Department. As far as rampant corruption in this department and 
the police atrocities. are concerned. you can air your views but must give 
due consideration to their limitations and the hazards faced by them in the 
course of discharging their duties. I know that they are not following the 
instructions properly. However, I request you to bear with me and have 
some patience, only then we will be able to improve the situation though it 
may take some time. Our eITorts should be to ensure that the situation con-
tinues to improve. 

..,.",.,-: .. 
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4 
OTHER ISSUES 

ENHANCING LEGISLATOR'S SALARY 
AND AMENITIES* 

Sir, there is really nothing new in the discussion held today. This 
matter is not such that the new arguments may be given for it. I would like 
to say something. I regret that the Opposition Members have said some odd 
things at this point, which had nothing to do with this proposal and were 
not required here. I was surprised when my friend Mr. Ishaaq placed a 
detailed report on this reform which was not required. Two or three objec-
tions have been specially raised in regard to salcuy Bill placed before the 
House. We have been frequently told that there should be no difference 
between Members and Minister. We should see as to how far would Mem-
bers compete with Ministers. There should be no dHTerence that is correct 
up to some extent but you should think about the extent of removal of this 
difference. If you want to travel with them in the same class you would have 
to be satisfied with this much only. I travel in third class by rail and 
Ministers go by second class, I don't have any objection. But when I go on 
foot on the road and Minister passes from there on car, it really hurts me. 
Therefore, a car should also be provided. Objection in regard to accommoda-
tion would also be raised. 

Someone has said that the Ministers are welcomed everywhere and 
are given address of welcome. And just because of these things, talking to 
compete with them does not seem to be proper. 

*While participating in the Debate on the Members Emoluments BIll, 1950 In the U.P. 
Leglslatlve Assembly on 21 Aprt11950. (Ortgtnalln Hlndl). 
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Someone has just now said that the Ministers have not much work to 
do. I want to make it clear; I don't praise them, but Ministers, nowadays, 
are doing as much work and giving as much time as never before. Some-
times they have to sit since morning till night. For example, in the morning, 
they attended the mceting of Select Committee, then they worked in the 
House from 11.00 A.M. to 5.00 P.M, in the evening, they had to attend 
to the Cabinet Meeting and after that they had to go out of station by the 
train at 9.00 P.M. for a tour. In such a position, if they are asked to go by 
third class, would it be appropriate ? Ministers who do this much of work, 
require physical and mental rest. They get some time to sleep in the second 
class compartment, which enables them to further do their work. This rest Is 
not in their interest only but also for our PrOvince. 

I do not think it unfair to travel by third class and oftern we go by 
third class only. If Hon'ble Ministers can travel sometime by third class, they 
must certainly go. I want to say in regard to the decision of the Working 
Committee that when this question was put before our Party, we thoroughly 
thought over it. Decision of the Working Committee was in favour of double 
third class, we deliberately decided to have double inter class. This includes 
less expenditure and a reqUired amount of rest. 

When we decided for inter class instead of third class, that was just 
to minimise the problems of members and to give some rest. Decision in 
regard to Ministers should also be based on this principle. It would have 
been better if this question. so far as it concern the Ministers, is left to them 
only. The Members of this House are expected to pay attention to the major 
issues and would elucidate anew on the important matters. But we are 
wasting a lot of time that whether to travel by inter class or third class. My 
opinion is that you may leave it to the Ministers. 

The Ministers must see whether by spending amount and keeping in 
view their comfort, they should travel in third class or first class, whether 
they should make reservation or not. I know if the Ministers get their seats 
reserved in second class that will be sufficient for their comfort. I am saying 
this as an advice. I have seen the Minister and the Speaker that they have 
got their seats reserved and travelled by second class. Therefore you leave 
this matter on them and see what they do. If we the members of this House 
set an example before the Ministers. I think they will see what they should 
do. I also want to say that the travelling allowance for the first class officer 
which has been fixed by the Government is more. That should be reduced. 
To say this that the travelling allowance fixed far the fIrst class officers 
should be given to Ministers also is wrong. That is why on behalf of him I 
want to say to the Government that they should not follow this principle and 
this type of expenditure must be reduced forthwith. I also say that it does 
not look nice that there should be no difference between the Members and 
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the Ministers. An Hon member has referred to the concept of classless soci-
ety to remove this difference. His party does not belleve in classless society, 
in that case it seems to be useless to discuss the matter of allowance. In 
Russia the efforts are also being made to remove this difference. All these 
facilities are given to Senior Officers and Ministers which are not given to 
others so that they could do their job in a best way. That is why difference 
had been there and in future, also this difference will be maintained. That 
time will never come when one can hope that if a worker gets Rs. 50 per 
month so the philosopher and scientist who writes books and makes new 
inventions will also get the same amount. All facilities will be given to them 
in comparison to that of a worker which are required for their work, may it 
be many more than Rs. 50. The question of classless society is a basic ques-
tion. For this we will have to make radical changes in the SOCiety. Here, first 
we have to create such a situation in which everyone gets food and clothes. 
After that question for other things may arise. It is useless to talk about 
removing the difference in the name of classless society. Mr. Nawab Sahab 
Chattari has stated that there is a great difference in what Congress Minis-
ters say and what they do. I regret that the Leader of the Opposition who is 
a very responsible person has said this. Although I do not want to say but I 
know if Nawab Sahab Chattari occupies the seat of a Minister today then it 
will not be a surprise for him because they are the penn anent ministers and 
we are temporary oncs, and it will make clear what thcy say and what they 
do. It has been said forccfully from that side that you have corne here to 
wreck this and now you are doing work. I would like to say that the whole 
world knows how the Congress MiniStry is implementing the Constitution. I 
would like to ask whether any other Government would have brought for-
ward such a legislation in regard to farmers which has been brought by the 
Congress ? Whether any other government could have brought the Salary 
Bill like this. Even the high Officials in the Ministry will be thinking about 
the way in which Congress is implementing the Constitution and what will 
be the result thereof. Everybody realises we are becoming stronger day by 
day. The way we are implementing the Constitution, we have different ob-
jective. You ask yoursclf whether or not our present work Is strengthening 
the nation ? If it is strengthning the nation then what Mr. Nawab Sahab 
Chattari has said about us that there is diITerence in what we say and what 
we do, is not true. I also know that when he occupies this chair he will 
forget all that he has said today. The system of bureaucracy which was 
prevalent for the last 20 years, under which a huge expenditure is incurred 
on salaries and allowances will be reintroduced. But it Is not possible to do 
so, even if they want because Congress Government has created such an at-
mosphere and awakening that even if they come to power again, it will not 
be easier for them to increase their salaries, although they might be desper-
ate to do so. So I shall urge that we should not waste time here by raising 
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unimportant issues. You should see that whether the Bill which has been 
brought forward before you covers both the pOints, that is to reduce the 
expenditure and at the same time to make available all the necessary facili-
ties and comforts. If you try to think over this Bill, keeping in view these two 
pOints. I am sure that the Hon, member will support this Bill. As I have 
stated earlier, whether the Ministers reduce their expenditure or not, leave it 
to them. The members of the Opposition have the right to oppose if they feel 
that the Ministries are spending more or if they feel that they are resorting 
to wasteful expenditure. You can bring forward a resolution against them, 
nobody is going to stop you. But to oppose an expenditure of Rs. 5000 in 
which you are including the housing expenditure of a Parliamentary Secre-
tary and Private Secretary, does not look nice to a senior Member. Can the 
Premiers work without Private Secretaries? They receive hundreds of tele-
grams and letters everyday. How can they work without a Private Secretary 
? Now-a-days the work load of the Premiers has increased far more than 
that of the old Home Members and Ministers. It is indeed not correct to 
compare the earlier work load with the present one. 

In such a situation it is not fair to give arguments or speeches on 
these issues to misguide and to deceive the people. So, I urge upon the 
House, particularly to the Opposition Members not to press for his amend-
ment and to withdraw it. 
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STREAMLINING TRANSPORT 
PERMIT SYSTEM* 

Sir, while introducing this Bill, I thought that since this Bill was to go 
to the Select Committee. it might perhaps not have been proper for me to 
make a detailed statcment. As the Bill was to be introduced again In the 
House after the report of the Select Committee was received and thereafter a 
thorough discussion was to take place. I chose not to make a long speech 
with a view to save precious time of the House. However, Hon. Members 
have raised some points regarding transport, management of roadways and 
a few points about this Bill also, I w~t to tell them that the introduction of 
this bill was necessitated by some judgments which the High Court had 
recently delivered and the Government thought it proper to satisfy the re-
quirements set out by the High Court. Although we could have managed 
without bringing forward this new legislation, yet we thought it proper to 
introduce the Bill as it appeared proper to us to comply with the verdict 
given by the JudiCiary. Therefore, as soon as these judgments were pro-
nounced, we informed the temporary permit holders to apply for conversion 
of their permits into permanent ones, if they so desired. At the same time, 
instructions were issued and announcement to the effect was made that 
hindrances in issunig permits should be removed in future and everybody 
would be at liberty to apply for permits for buses and public carriers. There-
fore, you will see that we implemented the judgment of the honourable High 
Court at once. But a specific question that has arisen from the judgment in 
whether we can operate our roadways buses on any highway, on any route 
and in any region as a monopoly? Can we rcfuse permit to somebody who 
comes forward to ply his bus on that highway? I would like to inform this 
august House that the opinion of the Hon. Judges on this particular point is 
also divided. As I statcd earlier the Government could have found a way out 
and continued with the prescnt arrangement without making a major change. 

·Whlle making a Statement on U.P. State Road Transport 1950 in U.P. Legtslatlve As-
sembly, 11 August 1950, (Orlgtnalln HindI). 
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But as I said in the beginning, we do not want to bypass the judgment as we 
do not think it to be proper. That Is why we wanted to bring forward this Bill 
in the House as early as possible. However, we were of the view that once we 
finally decide about our future set-up following the nationalisation of trans-
port, we would bring forward a Bill in the House. Such a measure has been 
under consideration for a year or so, but the House is well aware that reor-
ganisation and nationalisation was a big issue. It was for this reason that 
the Government had set up an expert committee to go into this question and 
give its recommendations as to how our transport system should be run. We 
were waiting for the report of this Committee and we thought that a new 
legislation could only be enacted after that report was considered. The re-
port of that committee has since been received and placed before the House. 
As regards, Shri Ezaz Rasool's query as to what do the Government propose 
to do on this report, I want to say that since the Government consider the 
report to be quite Important and it Is likely to affect a larger section of our 
society, it was made public in order to elicit public opinion on the recom-
mendations. The Government will consider the report after the public opin-
ion from the entire State Is received. But before the Government takes a 
final decision on the report, the public opinion will also be taken into con-
sideration. One more thing that I want to say about the Bill Is that we want 
to maintain the present status of roadways and that is why I did not say 
anything on this point at the introduction stage. But I think the House has 
already given its approval to the nationalisation of transport with a view to 
have effective management of roadways buses and other modes of passenger 
transport. When the House has already approved of this measure, I do not 
see any reason to backtrack now. Therefore, through this Bill, the Govern-
ment is only reiterating its commitment. I think, nobody should have any 
objection to this Bill in principle. 

So far as special provisions of this Bill are concerned, there are 3-4 
provisions worth mentioning. One of the provisions envisages setting up of a 
Transport Committee which will formulate a scheme for the future and iden-
tify regions and roads on which we want to ply our buses. Accordingly, we 
shall take decision with regard to the roads on which our buses will ply. 
When a particular route is reserved for plying roadways buses, the Govern-
ment will have the right to cancel the permits of others who ply buses on 
that route. However, the Government can allow them to ply their buses on 
other routes. 

Then, an Advisory Committee will be set up in each region to suggest 
public facilities to be provided. Besides, the COInmittee will also give sugges-
tions with regard to difficulties being faced by the passengers, routes to be 
nationalised, fare structure and the timings. Their recommendations will be 
considered and it will be the endeavour of the Government to implement 
them as far as Dossible. . . .. 

. ~ .. 
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Under the provisions of this Bill, we want to legalise the work which 
we have done so far with regard to plying of roadways buses on certain 
routes and allocation of other routes to some operators consequent upon 
cancellation of their permits so that there is no impediment in the work 
which we have done so far. I hope that the House will feel that it is neces-
sary to cO'nsider all these things and take a decision. If the House wants 
that we should continue with our programme of natlonal1satlon which has 
resulted in convenience to the people so far as buses are concerned, then a 
decision has to be taken in this matter. Although the matter was urgent and 
we wanted this Bill to be passed as early as possIble, yet in view of the fact 
that the Hon. Members would like to have a detailed discussion on it, the 
Government thought it proper to refer it to Select Committee. I hope that the 
Select Committee will go into the Bill thoroughly and will place its views 
before the House. 

So far as general points raised by the Hon. Members regarding the 
working of the present roadways are concerned, I do not claim that there are 
no shortcomings in it. This is such type of work as requires involvement of 
all sections of the people and, therefore, it is but natural to come across 
petty com plaints regarding bribes and shortage of buses. 

It is possible that these complaints may be genuine to a certain 
extent, but the number of complaints has been reduced to nearly half dur-
ing the last few months following nationalisation. We have improved our 
management, but much more has to be done and I think, everybody is of the 
view that in spite of all these difficulties, Government buses have provided 
adequate relief to the common man. As regards complaint regarding over-
crowding by Mr. Fakhrul Islam, we do not have any such problem now. 
Previously 30 to 35 persons used to board the bus having the capacity to 
seat twenty-two persons. I may tell you that I also undertake tours quite 
often, but I have not come across this any more. If Mr. Islam"s complaint 
relates to overcrowding in city buses, it is there for they have to commute 
shorter distanccs. But as far as buses plying in rural areas are concerned, 
there is no overcrowding. However, our city buses have suffiCient space to 
easily accommodate 12 standings. Although I have received complaints of 
overcrowding and heavy rush of commuters at Ameenabad Chowk, there 
has been no complaint about commuters falling down from the buses. Any-
way, I personally undertook a journey on that route and gave instructions 
for making all the necessary arrangements including the provision of have-
ing queue-system for commuters. Therefore, we have deliberately given per-
mission for standing. 

As regards the poInt raised by Mr. Fakhrul Islam regarding profit and 
loss, the balance-sheet will be laid on the table of the House at the time of 
the presentation of next year"s budget. The Planning Committee on Insur-
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ance has since submitted its report and a fmal decision on its recommenda-
tion regarding insurance work in respect of roadways will be taken after 
eliciting public opinion thereon. For the present, I can say that we have set 
up this organisation with great difficulties. Apart from making provisions for 
new workshop and other arrangements including new inventories and em-
ployees, etc., we had to compete with private bus operators who were earn-
ing profits from overcrowding in their buses. In spite of all this, our experi-
ence of the iast one and a half year, indicates we are confident that we shall 
continue to earn profit, however small it might be. 

As regards deteriorating condition of some buses, it should be noted 
that these buses were purchased about three years ago and for this pur-
pose, we have made provisions for the depreciation fund, which is 2.5 per 
cent of the total allocation for taking care of the wear and tear of the buses. 
These will be replaced after the expiry of the four-year period. However, 
during the last 3 years, we have managed to maintain most of the buses in 
good working condition through regular overhauling of their engines, etc., in 
workshops. 

As regards the reference to the Constitution and the ~10ter Vehicles 
Act. I will not say much except that the provisions of the Bill have nothing to 
do with the Motor Vehicles Act. But there is no contradiction between the 
two. The Constitution does not place any restriction on the right of a State 
Government to undertake a public utility service. There may be two opinions 
on this issue and apart from lawyers. even the High Courts have different 
opinions in this regard. But still, we think that we should go ahead with the 
nationalisation of public transport system and in case of any Constitutional 
hindrance. Government of India should look into it because it Is a matter of 
principle whether we can undertake a work in public interest or not. 

I admit that our agency is not as good and effective. as it should be. 
You will appreCiate that we have achieved our independence hardly two or 
three years ago and therefore, our agency cannot match the perfection of the 
agency of the Britishers which is quite old. Although it is very difficult for us 
to compete with that company, yet, if we have to keep pace with our times, 
we cannot afford any complacency. Even then. I think that we should move 
cautiously in this regard to avoid any loss, We want to undertake this work 
in a planned manner by dividing it in three phases. In the meantime, we 
would certainly give new routes to private bus operators as we do not want 
people to lose their jobs. All this work will be completed in two to three years 
and in the meantime, they would be able to find new occupations for them-
selves. 

I hope that the House will consider all this and approve the proposal 
of the Bill as recommended by the Select Committee. 
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NON-INTERFERENCE IN 
PERMIT APPEALS· 

Sir, there is some weight in the points that have been raised. I am 
responsible for bringing forward this Bill (the Motor Vehicles (Uttar Pradesh 
Amendment) Bill 1950) and there is no question of obtaining anybody else's 
opinion on it. I had thought that the Bill will be generally welcomed as it 
favours taking away some powers, from the Minister in such matters. When 
the Government wants to relinquish the powers to issue or cancel the per-
mits. the measure should have been welcomed. But it is being said that the 
Minister should keep the power with him. For various reasons. I do not 
consider it necessary. This is not such an important matter as should first 
go to P.T.A. for appeal. then to the Tribunal and thereafter to the Govern-
ment. It is a simple matter involving decision regarding issuance, cancella-
tion and suspension of permits for which R.T.A. appeals should go to P.T.A. 
and P. T.A appeals should go to the Tribunal. In the Tribunal, the Judlcial 
Secretary who enjoys the status of a Sessions Judge was specially inducted 
as a Member so that he could see that the work is carried on judlcial lines. 
Suppose the P.T.A. takes a decision against the Interests of the operators. 
there is a scope for appeal to the Tribunal which consists of two independ-
ent persons. In such a situation, there is no scope for further hearing. 

As regards the number of cases that had come to the Government. I 
would like to say that the cases had started coming. Now-a-days, certain 
cases are taken to the courts about which you cannot even think. A begin-
ning was made and the cases had started coming to the Government for 
review. As this process started, I considered it necessary to take action as 
the number of cases expected to come to Government was supposed to be 
very high. Once the people come to know that such cases can go to the 
Government for review. more and more cases would be filed. When the 

• Speech delivered on 16 January 1951 while speaking on Motor Vehicles (Uttar Pradesh 
Amendment) Bill. 1950 In the U.P. legislative Assembly. (Orfglnalln Hlndl). 
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number of such cases increased to hundreds, we thought it proper to do 
away with these powers. I think others will also understand that such cases 
should be confined to the Tribunal only. 

Just now, Shri Ammar Ahmed asked as to what would happen in the 
case of permits which have been suspended ? The government is not respon-
sible for it. Consequent upon the cancellation of some permits by the R.T.A., 
an appeal was filed in the P.T.A. and the S.T.A. In the meantime, somebody 
filed an appeal in the High Court on the grounds that S.T.A. and R.T.A. were 
not legally constituted. The High Court issued a stay order to the effect that 
S.T.A. should not give any deCision, the S.T.A. stopped taking any further 
action not only in this case, but in other cases also till the matter is finally 
decided by the High Court. We are helpless in the cases which are pending 
because the S.T.A. will start action only after the matter is decided by the 
court. I agree that thcse legal intricacics do create hurdles. As the number 
of cases going to the Tribunal was much more as compared to those coming 
to the Government for review, we thought that it was not proper for the Min-
ister to get involved in it. 

It takes a long time for me to go through the cases even if their 
number is two or three. The decisions of R.T.A., P.T.A. and the Tribunal 
have to be examined and other statcments studied before giving any opin-
ion. This work is so voluminous that it hardly leaves any time to attend to 
other work. Therefore, it is bettcr if the Government keeps itself aloof in 
such matters. No other officer is there in the R. T.A. except the Commis-
sioner who is the Chairman of R.T.A. In the P.T.A., apart from the Chairman 
of the P.T.A. Committee, other non-officials are also there as members. 
Then, in the Tribunal. Home Secretary and Judicial Secretary are there. 
Therefore, it is sufficicnt if the case comes through these agencies. The work 
involved is also not much because it concerns issuing, reviewing, restoring 
and cancellation of pcrmits. Clause 64(a) was kept as a precautionary meas-
ure to rectify a serious mistake if there is any. But as I said earlier, now, 
that the people have come to lmow how to make use of it, more and more 
cases will come. Therefore, in view of the prevailing circumstances, we thought 
it proper not to associate ourselves with this work. The non-members will 
feel that it is not going to create any difficulty and it will be in the interest of 
the operators also. I hope that the House will approve of it . 

. . ;:;:;: .. 
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Part IV 
HOMAGES 



1
PARLIAMENT OF INDIA

LOKSABHA

Mr. Speaker : It is with a very heavy heart full of sorrow and grief
that I rise to make a reference to the sad and sudden demise of Lal Bahadur
Shastri, our late Prime Minister and the Leader of this House. I have been
here in this Chair for about four years now and I had the painful duty of
making obituary references to a very large number of friends and colleagues.
Unluckily for me and to the misfortune of this country during the short spell
of two years we have lost two Prime Minister. Today I have stood up to pay
my tribute to the departed leader whom we blessed and offered good wishes
during the last session. Lal Bahadur Shastri had only eighteen months to
guide the destinies of the nation. This he did with sagacity and wisdom and
sincerest devotion. He had provided an adequate reply to the oft-flourished
query: 'Who after Nehru'? Risen from the common man, rather the poor
rung of our people, Lal Bahadur proved to be an uncommon selection and
he provided testimony to the basic soundness of our Constitution that all
had equal opportunities and the lowest could become the highest.

Lal Bahadur Shastri had served the country in various capacities
before he rose to be the Prime Minister in June 1964. He was elected to the
Second Lok Sabha in 1957 and was a sitting Member of the Third Lok Sabha
from the Allahabad Constituency of Uttar Pradesh. He was Minister of Rail-
ways and Transport during the years 1952 to 1956 and by resigning his
office in 1956 on account of a railway accident, he had shown how much he
was dedicated to democracy and respected the democratic conventions. Af-
ter General Elections in 1957 he was again appointed as a Minister. He
served as Minister of Transport and Communications during the years 1957
to 1958, as Minister of Commerce and Industry during the years 1958 to
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1961 and as Minister of Home Affairs during the years 1961 to 1963. He . 
resigned his office of Minister in August 1963 but was again appointed 
Minister without Portfolio in 1964. He passed away at Tashkent on the 11th 
Januaty 1966 soon after completing a misson of peace to which he was 
sincerely dedicated. 

The eighteen months during which he held the office of the Prime 
Minister will go down in the history as a crucial period for the country. 
When Pakistan attacked our country. Lal Bahadur Shastri proved that we 
are dedicated to peace not because of any weakness but because we con-
sider peace essential for the country and the world. When occasion arose he 
met the situation with firmness and strong will and echoed the voice of the 
people. The cooperation that he got from the Armed Forces. from the people 
and from every section of opinion in this House and the country will stand 
as a unique example. When time came he led the country to fight bravely 
but once talks of peace started, he set out in search of peace with the same 
zeal. In spite of bad health he worked for his mission without any respite 
and ultimately sacrificed his life for it. His example of service for the country 
will always be before us to guide us. 

As a man he was modest and unassuming to the core. large and 
magnanimous in spirit and a patient listener. He had the capacity and tact 
to persuade divergent political views to a consensus. 

As the Leader of the House, whenever he spoke, he disarmed his 
adversaries by his gentle, humble but simultaneously firm and persuasive 
arguments. 

We deeply mourn the loss of Lal Bahadur ShastrI. May his soul rest 
in peace, and may the nation have the strength and unity to shoulder the 
responsibilities. I am sure the House will join me in conveying our condo-
lences to the bereaved family. 

Smt. Indira GandbJ (the Prime Minister and the Minister of Atomic 
Energy)-

Mr. Speaker, Sir, I pay my homage to the memory of Shri La! Ba-
hadur Shastri. He was our colleague and Leader. I know him since my 
childhood. He spent all his life in the service of the nation. He belonged to 
Uttar Pradesh but because of his work he knew the working of all other 
states and could identify their problems. Sometimes, he showed himself in-
significant but he rose to the occasion when required. As you have said, he 
was very polite in his nature and was very peaceful but at the time of war he 

*Translated from Original In Hindi. 
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encouraged our morale strongly provided his leadership to the nation which 
contributed to the unity and strength of the country. 

He did many a things small and big and made a place for himself in the 
hearts of the peoples of the country. Today, the people of all regions, all 
languages and all religions respect him. We were fortunate to have him as 
our leader. When he became the Prime Minister, his relation with the people 
of other parties, which you have referred to, I agree that it was a special 
relation. That relationship have in our work and strengthened the country 
also. 

On behalf of my colleagues and this House, I pay my homage to Shrt 
Lal Bahadur Shastri and request you to convey these feelings to his family. 

Shri Ranga (Chittoor) : Mr. Speaker, Sir, I associate myself, our 
Party and my leader Rajaji, with what you were good enough to say and 
what the Prime Minister has said, in offering our tribute to the services of 
Lal Bahadur Shastri. Lal Bahadurji has set an example to all Members of 
this Parliament and particularly to Ministers by, what you rightly referred 
to, his resignation as Minister of Railways when a terrible tragedy happened 
to the passengers going in a train that was overtaken by the floods. Thereby, 
Sir, he made it clear that in his view, though Ministers may be changing 
from Ministry to Ministry and therefore need not be experts in regard to 
the affairs of their respective ministries, they are expected to comm~d the 
loyalty, discipline, support and sympathy of the large masses of people who 
man these various ministries and the departments included in those minis-
tries. If by any chance at any time there are such mishaps, as had happened 
on that occasion, which indicate the loss of control of the Ministers over the 
personnel of their ministries, they should pay the highest penalty and at the 
same time show a scnse of courage by resigning immediately and in that 
way strengthen democracy. It stands to his credit that he was the first, and 
it is unfortunate that he was also the last to have rendered such a unique 
service to the nascent democracy in our country. 

He was responsible for having set many such other examples. The 
very last one was his achievement at Tashkent. As I had said earlier, he laid 
down his life at the altar of the Goddess of Peace, peace in the world, peace 
in Asia and peace between us and Pakistan. It is given to very few people in 
history to have achieved such a peace and to have laid down their lives in 
such a unique manner. He deserves well of our country and of the present-
day world, which is so much troubled because of conflicts arising from time 
to time between one country and another, between one set of people and 
another, and also between ideological protagonists. In a world like this, 
people like Lal Bahadur are very rare, and are very badly needed. It is 
India's good fortune to have given birth to a man like him even in these 
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days, in her true tradition, that has come down to us from millennia, from
the days of the Buddha down to Mahatma Gandhi. We all grieve his death;
we are all poorer by his death. Nevertheless, this country and the great
humanity in our country are richer for having seen him and worked with
him.

Shri H.N. Mukerjee (Calcutta Central) : Mr. Speaker, Sir, I associ-
ate my party and myself with the sentiments of sorrow which have fallen
from you, the Prime Minister and Prof. Ranga. We have had a dismal recess,
to which testimony is furnished by this long obituary list. When I think of
the manner of his death, I feel like saying that it was a lovelyway of dying at
the height of one's achievement, and in a blaze of glory. A quiet and self-
effacing man, perhaps the most undramatic of men on the world political
stage, passed away into history at Tashkent in a moment of high drama.

We have seen Lal Bahadur Shastri in this House and outside and
the impression he produced on us from the very first was that of a good man
and true, whose strength lay in his quietness and his humility. Something
of his mettle was seen, as you have said, when he reslgncd his offiee of
Railway Minister. It was an elevating act, almost an anachronism, when the
normal filing is to try to stick anyhow to office.

His real mettle came out when he became Prime Minister. Following
upon Jawaharlal Nehru was no easy job, but after a shaky beginning, he
attained a stature which was the most enviable.

He was a member of the Servants of the People Society, founded by
the illustrious Lala Lajpat Rai, and he was a servant of the people in every
sense of the term. He emerged out of the people and he remained one with
them. Devoid of the hereditary and other advantages which even today mean
a great deal in public life he showed what character could achieve in our
country.

During the Indo-Pakistan confrontation his character shone at its
best and the world saw the massive reserves of strength that lay behind his
mild exterior and also his insight and his understanding. 'He did not flinch
when it became necessary for this country to fight,but this House perhaps
will never forget how on one occasion in this House, in the last session, for a
moment his voice broke when he referred to the people having to suffer
deeply. He recovered himself, but that one moment showed his humanity. It
is difficult also to forget that a perverse foreign publicity agency stooped so
low as to make a monstrous caricature of that great moment in parliamen-
tary history.

At Tashkent, with the Soviet Prime Minister's memorable good offices,
Lal Bahadur Shastri gave along with President Ayub of Pakistan, a pledge to
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peace and good ncighbourltness, a pledge which I am sure a grateful and
sorrowing country will redeem.

This House will never cease to miss him, and the country will remem-
ber him as one who in his humility and his quiet strength embodied the
qualities described in the Gita as Stitha Prajna. I am sure you will be
conveying to his family the feelings of deep sorrow and sympathy on behalf
of all sections of us in this House.

Shri U.M. Trivedi (Mandsore)* :Mr. Speaker, Sir, since my acqualn-
tance with Shri Lal Bahadur Shastri in 1952 till coming to this House I
came to the conclusion that after a period of eighteen years of independence
of our country, a golden period of eighteen months had come, where one
could feel that 'Swarajya' had also come alongwtth independence.

If I say in English Shri Lal Bahadur Shastri was a great Commoner
and if I say in Hindi version of it this I can say that he was a great common
man. Unfortunately this common man is no more with us. With the sad
demise of this great man, our country has suffered a great loss. This great
man with short stature, achieved a great popularity for his fearlessness and
simplicity in a very short period. The loss of this great soul is really a great
loss to our country.We in the Lok Sabha cannot forget this gentleman. May
God give peace to the soul of this great person.

I express my feelings alongwtth other parties to his family and re-
quest that the feelings ofme and my party be conveyed to them.

Shri Surendranath Dwivedy (Kenchopara) : Mr. Speaker, Sir, Lal
Bahadur Shastri was a selfless man. devoted to the welfare of the people of
India. From the humblest beginnings he occupied the highest office in the
land. the Prime Ministership of this grcat country. Combined with qualities
of statesmanship and of saintliness he actually won the hearts of millions of
our countrymen after he became the Prime Minister of this country. It is not
in the exercise of authority but in the manifestation of love and affection for
the common people of this country that -he became popular. By simplicity.
humility, and sincerity coupled with courage of conviction and resolute
action he has made a permanent impact on the political life of this country.
Where great men have faltered. hesitated and been found wanting. this
small man. this new Prime Minister of India. at the time of a worst crisis
showed great courage and iron determination and carried the entire nation
with him. This quality of his, this leadership in administration is very rare in
our country. Although we in the opposition were his bitterrest critics, we
unhesitatingly gave our support to his Icadership of the defence of the
country. We hope and trust that this democracy. given proper leadership.
would thrive and meet the challenge of any country in the world.
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We will miss him very much in this House because the like ofhlm we 
will never get. Lal Bahadur will remain in history a great man, a great 
administrator, a great Prime Minister. Millions in the country deeply mourn 
his loss. I associate myself and my party with that grief and offer my 
condolences on his death at this hour. 

Shri Tridib Kumar Chaudhurl (Berhampur) : Mr. Speaker. Sir, in 
Lal Bahadur we had a Prime Minister for whom the commonest of our coun-
trymen had a feeling of closeness which is never to be forgotten. Shrl Asoka 
11ehta, in one of his references to Lal Bahadur when he was alive, expressed 
satisfaction that in Lal Bahadur we had a Prime Minister who had lmown 
hunger. Since he rose from the ranks of the poor, that itself gave a feeling of 
nearness and closeness to him in the minds of the common masses. Great 
tributes have been paid to his leadership at a critical time of this country's 
history, by all sections of our countrymen and people all over the world. as 
also to his quiet humility and to his firm rectitude in wielding the resources 
and authority of State. I associate myself and my group with the sentiments 
that have been expressed by the Prime Minister and by various sections of 
the House. 

I also wish to join with others in requesting that the feelings of the 
House may be conveyed by you to the bereaved family. 

Shrl Rami Singh (Bikaner) : Sir, on behalf of the independent Par-
liamentay Group. we wish to associate ourselves with the deep sense of 
national loss in the passing away of our beloved Prime Minister, Lal 
Bahadur Shastri. In the brief 18 months that he was the Prime Minister of 
this country. he rose to great heights and died at the pinnacle of his glory in 
the service of his country. 

Shastriji won over the millions of our countrymen during the war by 
taking Parliament and the nation into his confidence and led us to final 
victory. Lal Bahadurji became a symbol of freedom, unity and national inte-
gration and during the war he became a tower of strength to our brave 
armed forces. 

ShastriJi was a humble, courteous and kind man and a source of 
strength to his friends. his colleagues and to his countrymen; but one of the 
rarest qualities of ShastriJi was the fact that he was a man of no preJudices. 
For a person in his exalted position this was a rare virtue. Above all. 
Shastriji was a practical man and he handled the affairs of our country in a 
practical way. 

He was a genuine believer in socialism as has been proved by the fact 
that on his passing away he virtually left nothing for his famtly. We, the 
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people of India, can rightly feel proud that men like Nehru and Shastrijl 
have been our Prime Ministers. Each was great in his own way; each a giant 
of the freedom movement. 

We pray to the Almighty that He may rest the soul of our departed 
leader in peace and give courage to his family to bear this loss bravely. 

Dr. M.S. Aney (Nagpur) : Sir, I wish to join in the feelings expressed 
by you, the Prime Minister and other leaders of parties. Lal Bahadur Shastri 
was great both as a man of peace and as a man of war. We have heard of a 
few men marvellously brilliant men and men of war. We have heard of other 
eminent men also. But it Is very seldom that these two qualities of a man of 
war and a man of peace are found together in one as we were fortunate in 
having in our late Prime Minister. At least he was one great statesman of 
that rare quality who was both a man of peace and a man of war. 

Secondly, Lal Bahadur Shastri was not merely a man of ideology, he 
was a man of reality. His ideology was blended in such a way as to adjust 
itself with the situation in which he had to work. Therefore he was able to 
take very correct decisions on momentous problems which he was called 
upon to face. 

Thirdly, he was an unassuming man. Most of us have for a long time 
been his co-workers. In the Congress also I knew him for some time in that 
capacity: but let me tell you the fact that till La! Bahadur Shastri sat on that 
particular scat I had my own scepticism and feeling that this man was a 
very good man but to be the Prime Minister of India required not only a good 
man but required something more than that. During the short period that 
he worked he showed that those who had made the choice made the right 
choice. In the short rule of 18 months he showed how he had in him the 
energy and the vigour to fight an obstinate enemy: at the same time, he had 
the generosity and the magnanimity to offer him the best possible chance to 
come to peace if he had a real heart for it. So, whatever we have lost at 
Tashkent, those losses in my opinion are immaterial in case the party to 
whom he made those offers acts bona fide and Sincerely. Let us hope he 
does that. 

One word more, I remember, when I was studying in the college, I 
used to read the works of Wordsworth. 'There is a small Ode, "To a Skylark," 
in that book. It reads: 

Type oj the wise who soar high 
but never roam, 
True to the kindred points 

oj heavenAIld home. 
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He knew his ideal and he reached the peak also. 

We are sorry we have lost that man. But he has set an example 
which, I am sure, will not be lost and I hope the new Prime Minister and her 
Cabinet will take it to their heart. 

Sir, I speak on behalf of those who do not belong to any party and 
who want to express through you their great sense of sorrow to be conveyed 
to the members of Shastrijfs family. 

Shri Prakashvir Shastri (BIJnor): Mr. Speaker. Sir. when 
President Rajendra Prasadji was leaving Rashtrapatl Bhawan and was going 
to Sadagat Ashram, Patna, on that occasion, Shrt La! Bahadur Shastri had 
said that some day this Rashtrapati Bhawan would remember that there 
was a saint also who lived here as the President. If these words are not 
treated as reproduced, I would like to repeat the same language that the 
Prime Minister"s residence, at 10 Janpath would remember that a person 
nurtured in poverty, a Prime Minister of the poors, a person who under-
stood the problems of poor also lived here as a Prime Minister. 

Shri Lal Bahadur- Shastri was a symbol of s1m pIe living and high 
thinking. His sweet voice, simple attire and the gentle nature always at-
tracted everybody to see and listen to him time and again. But he would be 
both simple as well as tough as the time demanded. In the words of a 
Sanskrit poet he was delicate than blossoms and tougher than thunderbolt. 
He also exhibited his toughness when it was required. 

While he was considering to go to Tashkent and the day being last of 
session of the Parliament, Mr. Speaker, Sir, we under your leadership were 
giving him our best wishes and feliCitating him, and were expressing our 
views with regard to the points to be discussed at Tashkent. At that time, if 
we had known that it was his last journey and he wouldn't be coming back 
to India, we would have thanked and feliCitated him for his patriotic works. 
But how could we be aware of it at that time. 

This is no time to discuss the conditions under which he had to sign 
the Tashkent Agreement. But I would certainly like to say here that he was 
determined till his last breath. Hajip1r, Uripoonch, Kargtl and Tithwal, for 
which he said are integrated parts of India and there was no question of our 
retreat from there. Shr1 Lal Bahadur Shastri could not see a single sepoy to 
get back from there and he remained so determined till the last. 

He was an emblem of Indian culture, he also loved Sanskrit and as 
Pandit Jawaharlal Nehru used to say that Sanskrit Is the basts of Indian 
culture, Shastriji also believed in that. He also spared some time from his 
busy schedule to do some thing for the betterment of Sanskrit and progress 
of our culture. Today he is not among us. But his absence would continu-
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ously be felt by this countty, this House and the persons having faith in 
prestige of the country. I, on behalf of my colleagues pay my homage to that 
great soul. 

Shri B.P. Maurya (AHgarh)* : Mr. Speaker, Sir, a precious son of 
India, by giving his life in Tashkent for the sake of welfare of humanity and 
peace, has not only shown to Pakistan and China but to the whole world, 
that India can make sacrifice to any extent for the sake of peace. Not only 
this, Sir, a child born in a poor family, had reduced the horrible problem 
stretched over 18 years to the minimum within a span of only 18 months 
just on the basis of his sacrifice, self mortification and honesty, and he had 
also proved the fact that a person belonging to the poorest family of poors, 
given an opportunity to lead the nation or any of Its part would not prove 
himself inferior to anybody for his capacity and ability. Not only this sir, I 
would say even that the great personality of this country Bhagwan Gautam 
Buddha was the person who gave the message of peace for the first time 
to the world and Shri Lal Bahadur Shastri, the great man of this country 
Invoked the 'Satya' by sacrificing his life for the sake of peace. Sir, on behalf 
of my party as well as on my own behalf I pay homage to the great 
honourable man. Shrl Lal Bahadur Shastri. 

Shri Rajaram (Krishnagiri) : Mr. Speaker. I. on behalf of my D.M.K. 
Party in Parliament, associate myself with the sentiments expressed by you 
and others in bemoaning the demise of our late Prime Minister, Lal Bahadur 
Shastri. His demise came to us as an astounding shock. 

Whthin the short span of 18 months, our late Prime Minister had 
conducted the affairs of the nation so admirably well that he had created 
history himself. 

Our late Prime Minister had created a convention-which, I wish, 
would be a tradition to be preserved in the politics of the country-of accom-
modating the views of the OppOSition, which Is a lubricating 011 in the 
wheels of the democratic machine. His sincerity of purpose and earnestness 
of conviction, his impeccable honesty and integrity of the highest order, his 
simplicity in life and nobility in deeds, his practical vision and rational 
approach, his quest for peace and lust for understanding, and his lionlike 
courage and rank astuteness have all contributed to make him a personal-
ity. unique In the hIstory of the leaders of the world. 

He stood for peace and was paSSionately striving for the preservation 
of peace. The emergence of the Tashkent Declaration is an everlasting, 
crowning success for his conviction. 

Our late Prime Minister. Lal Bahadur Shastri. Is no more. but his 

*Translated from Original in Hindi. 
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achievements are before us and they should guide the destiny of the nation. 

Mr. Speaker. please convey our heartfelt sympathies and condolences 
to the bereaved family. 

Shrl Muhammad Ismall (Manjerl) : Mr. Speaker, Sir. I have sin-
cerely to thank you for allowing me to add my share though a humble one, 
to the handsome tribute deservedly paid to the late lamented Lal Bahadur 
Shastriji by your goodself and by the other speakers who followed you. 

During a short period of 18 months. Shastriji attained a stature, a 
very high one. which is uncommon in the history of Parliamentary govern-
ments of the world. His unique and remarkable qualities of head and heart 
raised him to the high stature and made him one of the great statesmen of 
not only our country but of the world. The humility and Simplicity, com-
bined with unfelt firmness in carrying out agreed policies and principles, 
formed a unique feature of his great character. He was a great leader in 
leading the country to success in war as well as in peace negotiations. The 
Tashkent Declaration is a landmark in the history of our country and also 
that of the world which is in earnest quest for peace. 

Shastriji"s contribution to the Tashkent consummation is a vital and 
memorable one for which the world respects him and our country. He by his 
qualities and by his actions has raised the prestige of our country and 
strengthened the honour of our country in no small measure and this was 
possible because of his high and unGommon qualities. 

His memory will ever reside in the hearts of the people of India and 
will inspire them and guide them to ever-increasing progress. prosperity. 
honour and glory of the country. 

With these words, I also join in the tributes paid by the Members of 
the House and request you to add the sympathies and condolences of myself 
and my party, to those that are to be conveyed to the members of the family 
of the late Shastriji. 

Shrl Bagri (Hissar)· : Mr. Speaker, Sir. I deeply express sorrow on 
the untimely death of Shri ShastriJi outside the country. I express my trib-
utes to him by quoting what Shri ShastriJi has said in this House and to the 
people of the nation that Hajipir, Kargil, Tithwal and Uri Poonch are integral 
part of India and we will not abondon our right on that area at any cost. The 
real tribute to the great man is paid by fulfilling his commitments and not 
by shedding tears. Sir, I on my behalf and on behalf of my party pay this 
tributes to him and hope the present Prime Minister will fulfil his commit-
ments. 

-Translated from Origtn~lln Hindi. 
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Mr. Speaker : The Members may kindly stand in silence for a short 
while to express their sorrow. 

(The Members then stood in silence Jar two minutes). 
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RAJYASABHA 

Shri M.C. Chagla (the Leader or the House) : Mr. Chairman. Sir. I 
wish to pay my humble homage to the memory of the late Prime Min1ster Lal 
Bahadur Shastri. When he assumed office. he did so hesitatingly. He real-
ised that he was succeeding to that high office. to a person of International 
fame and reputation. But he rose to his full stature when there was a 
conflict between India and Pakistan. At that time. he represented the com-
bined and frrm determination of the whole country to resist the aggreSSion 
and to fight for the unity. integrity and security of the country. 

Sir. the late Prime Minster's greatest quality was his modesty and his 
humility. He had risen from the poor and his heart was with the poor. He 
was not wedded to any ideology. nor was he a victim to any ideology. but all 
his actions were in the direction of helping the lot of the poor man, the 
common man. in this country. He did not care how his action reacted on 
any ideology or any dogma or doctrine. 

Mr. Chairman. Sir, another great quality of the late Prime Minister 
was that he believed in consensus. He thought that time was a great healer 
and he never rushed into a decision. He always preferred a decision which 
had the backing of both sides of the House and which was a national 
decision rather than a party decision. and that is why he started a conven-
tion, which was a very happy one. to consult the Leaders on the opposite 
side from time to time. so that they joined him 10 all important decisions. 
Mr. Chairman. I have said how he represented the will of a united people to 
resist the aggression of Pakistan. Not only he represented the will but he 
was the spearhead which roused tremendous enthusiasm in this country 
and united the whole people to stand behind him to fight this aggression. 
But although he made a great. if I may so put it. War Prime Minster. his 
heart was always in peace. Essentially. he was a man of peace and he was 
not really happy when this conflict was going on. Therefore. he took the first 
opportunity to bury the hatchet. He even surrendered some of the strategtc 
advantages which he had gained In the conflict with Pakistan because he 
felt that he should trust the good faith of Pakistan. He thought war was a 
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disaster and a tragedy for both the countries and if he could restore peace in 
the sub-continent, that would be the finest contribution he could make in 
the service of the country. Well, Sir, a question might be asked: Which was 
the finest hour of the late Prime Minister ? Was it the hour when he led a 
united people to resist Pakistan's aggression or when he went to Tashkent 
and signed the Declaration which might usher in peace and cordial relations 
between the two countries? Well, in my opinion, he excelled in both the 
parts, both when he was fighting aggreSSion and when he deCided that the 
time had come when there should be peace between the two countries. 

Sir, in the late Prime Minister we have lost a great Prime Minister. 
After all, the ultimate verdict that matters is the verdict of history and, I 
think, history will pass this verdict that Lal Bahadur Shastri, short as his 
tenure was, was a great Prime Minister, a humble and lovable man and a 
great servant of the country. 

Shri Dahyabhai V. Patel (Gujarat): Mr. Chairman, Sir, I rise to asso-
ciate myself and friends on this side with the remarks that have fallen from 
the lips of the Leader of the House. He has rightly said that the great quality 
of late Lal Bahadur Shastri was his deep humility and his patience, but 
coupled with that we saw great firmness in handling any situation. We saw 
18 years of indecision and after that 18 months of quick and firm decision. 
That is how La! Bahadur Shastri endeared himself to the people, how La! 
BahadurJi created a sense of unity in the face of aggression. Though we are 
a peace-loving people-we always wanted peace-when aggreSSion of this 
type came, he welded the nation into a sort of unity which was unique and 
for which he will be remembered. Yet when the time came for a settlement, 
he showed great generosity in making a generous settlement which could be 
the only basis of a long and lasting peace, if at all we want peace with our 
neighbours. I think the only true memorial to Lal Bahadur Shastri would be 
a peace with our neighbour, a peace which we have been wanting for many 
years but which has been deluding us all thcse years practically since 
independence. 

Sir, I should think that large-heartcdness in him was the reason why 
he was able to come to an agreement perhaps in the greatest moment of his 
lifetime. Sir, it was during his Government that the representative of our 
Government at least mentioned the name of tibet in the United nations; we 
had forgotten Tibet and the injustice that we did to that country. 

Sir, we remember Lal Bahadurji for these great qualities. History will 
remember him for these great qualities and the country will have reason to 
remember him for these qualities. We join in paying our humble tribute to 
his memory. 

1015 



Professor Mukat Blhari La! (Uttar Pradesh)- : Mr. Chairman. The 
demise of a Prime Minister is a very sorrowful incident for a country and if 
the death occurs out of the country then it becomes a great concern for the 
country. 

When our Prime Minister went to Tashkent for attending Peace Sum-
mit. we hoped that he would be able to establish peace by protecting the 
interests of our country and after returning he would engage himself in 
building the nation. And our country would progress under his leadership. 
Though he had been able to establish peace. Yet. whether he had been able 
to protect the interests of the country. there can be two opinions. Those who 
think that the interests of the country have not been fully protected by the 
Tashkent Agreement. also admit that he tried level best for protecting the 
interests of the country in Tashkent and he was not concerned about his 
health while trying this. His demise is a very tragtc incident for the country. 
There can be difference of opinion about his ideas but there cannot be any 
difference of opinion about is qualities. Although he was born in a poor 
family and his father was a teacher who died when he was a child only and 
even then this orphan child with great courage and confidence served the 
country-he attained such an honour that he became an example for the 
million of orphan children of this country. He was compelled by the circum-
stances to lead a simple life initially and this became his way of life even 
when he had all comforts. This is an example for the people of the country 
and also for those who are in public life. 

Lal Bahadur Shastrijl was a student of Philosophy. But as I was told 
by one of his colleague that in philosophy also he had a keen interest in 
ethics particularly. What is morality-he used to study this with great inter-
est. He did not believe in morality but he wanted to apply it in his life. And 
he was really leading a moral life. Today when the country is in great crisis. 
it is the responsibility of the people of the nation and also of public repre-
sentative to bring morality in public life and we should follow the moral 
values and a sense of well-being of our people as shown by Shri Lal Bahadur 
Shastrt. 

With these words. I pay my trtbutes. 

Shri Bhupesh Gupta (West Bengal) : Mr. Chairman. I associate my-
self and our Party with the deep sentiments that have been expressed by the 
Leader of the House in paying homage to one of the sons of India whose 
name shall ever shine in history. We had lmown Shastrlji for several years in 
this House and we always found in him a gentle. kindly and understanding 
man. Politics. principle and ideologtes divided us from him but It was so 
noble of him to try at times to seek brtdges with the contending ideas and 

• Translated from Orlgtnalln Hindi. 
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policies, and in it we saw the sign of a nobic man and a noble character. I 
Shastriji died at the summit his glory. I cannot recall many instances from 
history where a statesman died at such a height of his achievement, an 
achievement that brought pride not only to himself and to his memory but 
also to the nation which he dearly served. Mr. Chairman, Shastriji died in 
the fulfilment of a high mission, a mission for which Gandhiji laid down his 
life, a mission for which Pandit Jawaharlal Nehru lived and worked till the 
last day of his life, a mission which all Indians cherish dearly to their hearts. 
It is the mission of amity between India and Pakistan, and we saw that by 
his conviction, by his perseverance, by his passion, by his faith in the des-
tiny of the people of this sub-continent, Shastriji rose to the greatest of 
heights that a statesmen of contemporary time ever attained, and in the 
process, Mr. Chairman, he has servee. not only our country and the people 
of Pakistan; he has served all peace-loving mankind and therefore it is no 
wonder that in the streets of the Soviet Union the name of Shastrtji is on the 
lips of the people. It is no wonder that in all parts of the world, wherever 
men of peace and decency live, people remember ShastriJi's name with great 
pride and respect. They are sharing our sorrow and agony and that is what 
we have seen in the course of the weeks since his death. 

Mr. Chairman, I would only like to say that I am not one of those who 
would like to speak of eighteen months or eighteen years. Shastriji"s success 
lay precisely in the fact that he held dearly and firmly to the great traditions, 
positive traditions, which, in the course of eighteen years, Pandit Jawaharlal 
Nehru created and bequeathed to the nation. It is there he rose and shone. 
But for this, I cannot understand many of the things which we have achieved 
today and we may achieve in the future. 

Mr. Chairman, therefore again I should like to remember this leader 
with great respect. It has been, for many of us, a personal loss, if I may say 
so, because Shastriji's acquaintance was infectious in many ways. I remem-
ber today again when I went to see him at the airport, as he was about to 
emplane in his quest of peace, he turned to me and almost whispered into 
my ears that he would do every thing possible to make Tashkent a success 
and he brought success. Unfortunately, the man never returned but the 
man has immortalised himself by his great achivement and that is the 
Tashkent spirit today and the spirit remains as the highest tribute to a 
noble son of India, a noble son of a peace-loving nation in the world. I again 
associate myself with the sentiments that have been expressed. We only 
hope that we shall be equal to the task ahead and uphold the Tashkent 
spirit with conviction, courage and confidence which ShastriJi would have 
liked us to do. 

1017 



Shri Atal Blbarl Vajpayee (U.P.)* : Mr. ChaJnnan, Sir, It Is very 
difficult to believe that Shastriji is no more with us. We had wished him 
success journey in this very House prior to his leaving for Tashkent, on lOth 
December. We hoped that we would congratulate him on his return as a 
successful statesman. Today he Is no more to accpt our congratulations. He 
is not here to listen to our criticism. He has sacrlfied his life for peace. 
Whether the peace will be maintained or not, It depends on our neighbour. 
But nobody can deny that he had laid down his life for atta1n1ng peace. 

In his short span of 18 months in office as Prime M1n1ster the country 
took a new tum. And our armed forces and nation got gack their lost pride. 
He told us that sometimes we had to resort to armed struggle for maintain-
ing peace. 

What happened in Tashkent? Whether his sudden demise could have 
been averted ? These are the questions, which airse in our minds. He was 
having a great burden in his mind. Whether it was not possible for him to 
call his personal physician and servant in the bed itself. Whether it was not 
possible to make arrangements for oxygen there itself. He would have been 
saved if there were proper medical arrangements in those 5 or 7 crucial 
minutes. We cannot fight with our destiny but we should be very careful. 

Shastriji was a very simple man and such a simplicity is found very 
rarely. I remember, Diwan Chaman Lal, Dr. Dharam Prakashji and myself 
went to meet him before he left for Tashkent. We told him that it will be 
bitter cold in Tashkent and you should get stitched a woollen trousers or 
take a Churldar Pyjama with you. But he very humbly replied -No, I shall 
wear DhoU.- He had not ill-feeling how these Dhotl wearing people willllght. 
"DhoU is cornman man's dress, poor man's dress in our country, and I will 
wear it. It makes no difference if I am Prime M1n1ster, but I am recognised by 
my people In this dress only. 

Mr. Chalnnan, he did not believe in slogans. He was a practical man. 
He never acted upon mere bookish knowledge and imagination. He always 
thought of reality and lived in it. He had full control of the nation and 
understood the problems of the country. He was Prime Minister of the coun-
try in real sense. 

When a campaign was launched against corruption under his leader-
ship, the nation had a new hope. He wanted that his Ministers should be 
beyond any shadow of doubt. The firmness which he exhibited in accepting 
the resignation of the Ex-Finance Minister, had increased his fame. 

• Translated from Orlgtnalln HlndL 
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Will we do justice to his memory, if we let the awakened India go 
again asleep in peace ? It would be an injustice to his memory, if we allow 
the wise India to fall again in the mirage. We should work for peace but not 
allow the virility and valour to be inactive because this vigour is needed for 
the success of nation-building activities. 

With these words, I pray to God that the departed soul may rest in 
peace and pray that, Almighty will give us enough strengh so that we can 
follow the path shown to us by him. 

Shri Gangasharan Singh (Bihar)· : Mr. Chairman, Sir, we are habit-
ual of seeing Lunar eclipse on Purnima (full moon) but on the death of Shri 
Shastriji, we feel as if a total Lunar eclipse has occured in the beginning of 
'Shukla Paksha'. It is an unexpected incident for our people as well as for 
the rest of the world. 

Frankly speaking, the death of Shastriji is the death of a martyr. It Is 
a great loss for the country and a great set-back to peace process, but, as 
far as the personality of Shastriji, he was on the peak and he would have 
maintained that height. But he was snatched away from us by the cruel 
hands of destiny. Shastriji had many qualities. Our country had acknowl-
edged these qualities, before he was the Prime Minister, but many of his 
qualities came to the fore when he became Prime Minister and it looks as if 
they were already there in him in the form of a seed, and after finding 
favourable opportunities, and season, blossomed into a flower, which bene-
fited the people of this country and the rest of the world. The co-ordination 
of modesty and firmness, which he has shown during his Prime Ministership 
was rare. In a short span of time he has established many traditions. Our 
best tributes to him can only be when we show the same sense of co-
ordination which he has established in the form of modesty, humbleness, 
firmness, and frankness by bringing together the people of various thoughts 
and concepts throughout the country is established. Within a very short 
span of time he has unified the voice of our country and became the symbol 
uf unity. Our best tributes to him will be by maintaining traditions he has 
established, in the politics, of our country and for the world. 

With these words I pay my humble tributes to him. 

Shri Jagat Narayan, (punjab)· : Mr. Chairman Sir, I also join with 
the members who have paid their tributes to Shri ShastrlJ!. I am very fortu-
nate that I was in his contacts since 1925. When Shri Lala Lajpat Rai 
established Servant of India Society in Punjab, at that time I got the priv-
nage to meet him and after that, when he became the General Secretary of 
All India Congress Committee I could meet him. When he became Railway 

• Translated from OrIginal in Hindi. 

1019 



Minister, then being a Minister in Punjab, I used to meet him and when I 
joined Opposition, even then I remained unchanged which was due to his 
greatness. 

At the same time I would like to say that Punjab is indebted to him. 
When the clouds of war were hovering over us and Pakistani's attacked 
Chamba-Zoriyan Sector, then people of Punjab panicked but when they 
heard that our army has started marching towards Lahore, then confidence 
started bulldlng up in the people of Punjab that now Punjab can be saved. 
And in fact it was saved. This is due to the step taken by Shastrijl, when 
many of us thought that Government cannot take such a step. Punjab will 
always be indebted of him. Beside this. Punjab is also obliged for one more 
thing and that is because Punjab is called as Baju-E-ShamsheeJj~ but 
during the last one and a half century. the opportunity never arose. When 
the Army of Shastriji was marching towards Lahore. then our youngmen 
sacrified their lives and proved their worth by defeating Pakistan's well 
equipped anny with their old anns and ammunation. they proved that Punjab 
is really Baju-E-Shamsheerjan. We received accoledes from Shastriji and 
Punjab was rememberd with pride. 

Mr. Chairman. Sir, I am thankful to him on behalf of Punjab, kindly 
excuse me for my impertinence. We Indians say that the work which could 
not be done in 18 years by our Congress Party was done in 18 months by 
Shastriji. This credit goes to him. In our last war with Pakistan due to him 
India attained an important place on the world map. For this the entire 
country is thankful to him and he is held in high esteem. He was a very 
enlightened person. He was a very soft-spoken person. On one side he was 
humble and on the other side he was very strong also. He had the capacity 
of saying No. Now-a-days it is very difficult for prominent leaders to say No. 
The entire country is obliged to him and with these words, I pay my tributes 
to him. 

Shrl B.R. Galkwad (Maharashtra) : Mr. Chairman, on behalf of the 
Republican Party of India I wholeheartedly support the observations made 
by my Hon. friend. Shri Chagla, the Leader of the House. I have heard so 
many stories about late Lal Bahadur Shastri. He was born in a very poor 
famlly and so he was knowing what poverty is. During his regtme, he tried 
his level best to do whatever he could for the downtrodden masses, the 
Scheduled Castes. the Scheduled Tribes and the backward classes. Not only 
that, he. during this period of eighteen months, raised the stature of the 
country. He made the country stronger than before. And, Sir, I can tell you 
one thing. We all have read the hiStory of our country and of other coun-
tries. Is there any Prime Minister of any country whether small or big. who 
died in debt? As far as my information goes, late Lal Bahadur Shastri was in 
the Ministry of the Uttar Pradesh Government as well as in the Central Gov-
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ernment. And at the end he was the Prime Minister of the country. Even I 
then he died in debt. I think this will be the only instance, throughout the 
world, of a Prime Minsiter dying in debt. He tried his level best and fought 
the war of peace in his life. And in Tashkent also, he did his level best to 
safeguard the interests of this country. I again whole-heartedly support the 
observations made by the Leader of the House. 

Shri Ebrahim Sulaiman Salt (Kerala) : Mr. Chairman, Sir, I rise to 
join the leaders of the various parties of the august House in paying my 
humble tribute to the memory of the great and noble son of India, late La! 
Bahadur Shastri, on my behalf and on behalf of my party. Mr. Chairman, it 
was on that fatal day of eleventh January that the entire nation was shocked 
at the sad and sudden demise of our late Prime Minister Lal Bahadur 
Shastri, who laid down his life after successfully concluding the Tashkent 
peace pact which will ever remain a mounment to his memory. Sir, late Lal 
Bahadur Shastri died at the altar of peace, striving hard for the mainte-
nance of peace, not only between Pakistan and India, but peace throughout 
the world. And it was because of this that the entire world called him the 
man of peace and said that by his death the world had become poorer. 

Sir, we are aware that Lal Bahadur Shastri, our late Prime Minister, 
took up the reins of government at the most difficult period in the history of 
this country and remained Prime Minister for only eighteen months. But his 
achievements are so unparalleled and his contributions so unerasable that 
he has earned a permanent place in the annals of history. Actually, La! 
Bahadur Shastri lived and died for the mother country. Actually, he had to 
face one crisis after another but every crisis made him grow higher in 
stature. There was a healing touch with him always. Whether it be in con-
nection with the loss of the holy relic in Kashmir or the anti-Hindi agtatlon 
in Madres, for every problem, he had a healing touch. The crises that he had 
to face one after another, culminated in the tragic conflict with Pakistan. 
There, too, he led the country with confldence, with courage and with con-
viction, towards success and victory. He understood the mood of the people 
as he gave the people a new courage and conviction in fighting the threat to 
the integrity and honour of this country. 

We all know that Lal Bahadur Shastri was a man of simple living and 
high thinking. He was simple, modest and cordial. As has been pointed out 
here, there cannot be another instance of the Prime Minister of any country 
in the present day dying without a bank balance and without a house of his 
own to live in. This shows how high he was in matters of moral principles 
and in matters of integrity. We aU mourn his death. The Tashkent Agree-
ment stands as a monument to his capacity and ability. This memory will 
ever remain in the hearts of 480 million people of India. I conclude my 
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tribute with a verse in Urdu -
ME Bagwane gulshane hastl yeh kya klya. 

Jaane chaman tha gul jO, wahl tune chun llya. • 
~ill·Jill~ ~ffimt~~~ I 
~~lIT~~~qtt~~'~TI 

We have lost the best flower of our garden and we mourn his death. 
but I hope we will try to see that his cherished principles ever remain and we 
all act upon those principles, trying to maintain peace and harmony in this 
country. 

Shri A.D. Manl (Madhya Pradesh) : Mr. Chairman, Sir, may I join 
the other Hon. Members who have spoken offering their feeling tributes to 
the memory of our fonner, beloved Prime Minister, the great La! Bahadur 
Shastri Lal Bahadur Shastri was our Prime Minister for a brief and short 
period of eighteen months, but those eighteen months would be regarded as 
among the most eventful in the history of this country during this century. 
He proved himself throughout this period that he held his office, that he was 
a worthy successor to the great Jawaharlal Nehru. 

Sir. Lal Bahadur's achievements were many. He maintained the unIty 
of this country by consulting the Opposition on national question. He 
atrengthened the confidence. of the country in its ability to defend Itself 
against aggreSSion. He brought to bear on the economic problems of the day 
a much needed pragmatic approach and he tried and got a broad national 
approach on matters of foreign policy by taking the Opposition into confi-
dence. I think. Sir. it is no exaggeration to say that he strengthened the 
foundations of democracy in this country. 

Lal Bahadur Shastriji died at the summit of his achievements. He 
was in his life-time a very humble and modest person and I do not think in 
the history of any country in the world in recent times there was a more 
humble wielder of power than Lal Bahadur. The grief of Mrs. Shastri and her 
family is the grief of every one of the millions of the Indian people of this 
country and we otTer our heartfelt sympathies to her. 

Sir. I would like to say that Shastriji is no more with us but his 
memory will ever remain green and will be cherished by the mUllons of 
people in the country as one of the greatest leaders that the country has 
produced. 

Mr. Chairman: On 10 December, 1965, all sections of this House 
warmly applauded Prime Minister Lal Bahadur Shastri on his projected 
mission of peace to Tashkent. He had agreed to undertake this mission 
because. he saId. "We believe in establishing peaceful and good-neighbourly 
relations through discussions". This House gave him its good wishes for the 
success of his mission. Exactly a month later, on January 10, 1966, La! 
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Bahadur Shastri had fulfilled his mission, and an agreement which would 
pave the way for establishing enduring peace and good-neighbourliness be-
tween India and Pakistan had been signed. A grateful nation heard the news 
with a sense of elation and immense relief and started making preparations 
to give a rousing and affectionate welcome to its great leader. Cruel destiny 
however, willed other wise, and a whole nation in joy was instantly turned 
into a nation steeped in the depths of grief. Lal Bahadur Shastri had become 
a martyr at the door of the Goddess of Peace. 

To every one of us who knew him intimately and who grew up with 
him his death is a personal loss. Born and brought up in humble circum-
stances, he recongnised no distinction between man and man. As a Con-
gress worker, as a Minister and as the Prime Minister, the humble individual 
in Lal Bahadur Shastri never changed. In whatever capacity he worked and 
wherever he wcnt, he succeeded in creating an atmosphere of mutual trust 
and esteem. 

His greatest quality perhaps was his receptivity, a readiness to listen 
to the other man's point of view, and a willingness to share his own thoughts 
with others, so that the maximum good may result by mutual dicussion. 
During the most trying days of the recent conflict with our neighbour, he 
made it a point, on his own intiatlve, to consult and discuss with leaders of 
Opposition groups in Parliament the courses of action to be taken, thus 
giving a more purposeful meaning to parliamentruy democracy. while Gandhijl 
led the nation to independence and Jawaharlal Nehru laid the foundation 
for sustaining the independence, it fell to Lal Bahadur Shastri to consolidate 
and unite rcsurgent India so that we, as a nation, may live in honour and 
peace, uninhibited by fear or threats of aggreSSion. That during his eighteen 
months of stewardship of the country we attained a stature and position of 
high respect among the nations of the world is today a fact of political 
history. 

This Parliament and our country's political life are poorer today, 
because Lal Bahadur's guiding and permeating influence is no more avail-
able. His extreme simplicity, his friendly smile, and, above all, his direct and 
soft speech were infectious qualities. To be near him was like being with 
your own kith and kin. To his gracious wife and to the other members of the 
bereaved family, it should be some consolation to know that the whole 
nation and many others outside share their sorrow. We, in this House, send 
them our heartfelt sympathy. 

I would request the members to rise in their seats and observe two 
minutes silence as a mark of respect to the memory of Lal Bahadur Shastri. 

(The Members then stood in silence Jor two minutes). 
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2 
STATE LEGISLATURES 

ANDHRA PRADESH 
LEGISLATIVE ASSEMBLY 

Moving an obituary reference on 14 February 1966 on the sad demise 
of Shri Lal Bahadur Shastri. Andhra Pradesh Lagtslative Assembly adopted 
the following resoultion: 

This House expresses its profound sense of grief and deep sorrow at 
the sudden and tragic demise of the late Prime Minister of India. Shrt 
Lal Bahadur Shastri at Tashkent on 11 January 1966. 
In a brief tenure of one and a half years after he succeeded the 
illustrious Pandit Jawaharlal Nehru as Prime Minister. Shrt Lal Ba-
hadur Shastri served the nation with single-minded devotion and 
solved numerous problems facing the country as also those thr9WI1 
up anew during his own term of office. Being essentially a man of 
peace and immense compassion. he sought to establish friendly rela-
tion with neighbouring countries. But when occasion demanded it. he 
showed sterling qualities of leadership and unflinching firmness in 
the face of an affront to the sovereignty and intergrtty of the country. 
He wentto Tashkent. determined to find a peaceful solution to the 
problem in Indo-Pak relations and achieved signal success in the 
signing of the Tashkent declaration which marked a histOriC turning 
point in a long period of strained relations. 
He was one of the greatest patriOts of India and attained the status of 
a world statesman within a very short time and laid down his life at 
the altar of peace and freedom. He was an embodiment of nobllty. 
simplicity and greatness. He blazed a trail which will continue to 
illumine the path of the Indian people for generations to come. 
In honour of his hallowed memory. this House reaffirms the dedica-
tion of its members to the noble ideals of selfless service and sacrifice 
for the progress. prosperity. honour and intergrtty of the country. 
This House conveys its deep sympathy and condolence. to Smt. Lal 
Bahadur Shastri and members of the bereaved family. 

. . 
~ 
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With Smt. Lalita Shastri and his youngest son, Anil, before departure for Tashkent 



Shastnji with his family members 

Travelling abroad with Smt Lalita hastri 



A 'holy man' in the Holi mood 

Inspiring young folk artistes 



At Pashupatinath Temple in Nepal

At the Dargah of Sheikh Moin-ud-Din Chisti, Ajrner



ASSAM LEGISLATIVE ASSEMBLY

Making an obituary reference to the sad demise of Shri Lal Bahadur
Shastri, on 21 February 1966, the Chief Minister Shri Bimala Prased Chaliha
observed:

The country has suffered the gravest loss in the sudden and untimely
passing away of Shri Lal Bahadur Shastri, the great leader of peace
and noble Prime Minister, who guided the destiny of 460 million
people in one of the most crucial periods of the history of India. It is
indeed most tragic that before we could hardly recover from the
shock caused by the passing away of our beloved leader and the first
Prime Minister late Shri Jawaharlal Nehru, we have had to fact this
calamity.

During the nineteen-month tenure of office as the Prime Minister of
the largest democracy of the world, Shastriji displayed remarkable
degree of courage, vision and statesmanship and directed his efforts
towards the fulfilment of our national objectives. Combining in him-
self the best of human virtues, humility, strength of character, initia-
tive and drive, Lal Bahadur Shastri earned the love and admiration of
the teeming millions of our country.

Although frail in body and unassuming in his dispositlon-Shastriji
combined firmness of determination with sweet reasonableness and
never made any compromise with what he considered to be against
his avowed principles.

A man of the masses Shastriji voiced the will and aspirations of the
common people of India and in no circumstances did he lose the
common touch. He was convinced that to make freedom meaningful,
the common man must have to be assured of the minimum necessi-
ties of life. He, therefore, looked upon economic development and the
priorities connected with it as essential pre-requisites for a state of
self-reliant economic growth and also for a resurgent India.
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When Pakistan invaded India in the Rann of Kutch. Shastriji met the 
challenge in a befitting manner. The real test of his leadership came, 
however. in the wake of the massive aggression by Pakistan in Sep-
tember last year when he rose to unimaginable heights and con-
ducted the war with firmness and restraint. 

Yet Shastri was essentially a man of peace. He considered that the 
problem of problems that faced manldnd was the achievement of 
peace and disarmament. He. therefore. started with patient humility 
to repair the defects in our relations with the neighbouring countries 
like Nepal, Burma and Ceylon. The signing of an agreement with Cey-
lon in respect of the furture of the stateless persons of Indian origin 
living in that country is another milestone in his short but most 
eventful tenure of office. 

It is this devotion to peace that finally led Shastriji to Tashkent in 
quest of peace. He worked ceaselessly for fulfill1ng this mission and 
succeeded in achieving what was generally presumed to be something 
impossible. In that fabled city of Uzbekistan he signed with President 
Ayub Khan the historic declaration aimed at consolidation of concord 
between our two great countries and only a little whlle later that 
night. himself passed away into history. Crores of people In thIs sub-
continent who would have otherwise rejoiced in the accomplishment 
of the momentous agreement woke up only to be struck with the 
saddest ne\vs of the unexpected demise of their beloved leader in 
height of glory. ShastriJi is no more with us. But the spirit with which 
he served the nation. his dedication to the cause of peace and welfare 
of humanity. would continue to inspire millions of the living country-
men to work for the fulfilment of the objectives for which he lived and 
died. He. by his supreme sacrifice at the altar of world peace and 
Indo-Pak amity. has pledged his countrymen to world peace and 
generated a climate conducive for heraldIng the dawn of peace. 

I. on behalf of this House. convey our heartfelt sympathy to Sbrtmati 
Lal Bahadur Shastri and the children. 

Offering his condolences. Shri Dulal Chandra Barua observed : 

It is said blessed are the meek for they shall Inherit the earth. This 
sermon of the Christ bore testimony when Shastrlji became the Prime 
Minister of this vast country. But when this meek and humble person 
died, nature might have stood up and said "He was a man". He was 
not a philosopher king as Plato would have preferred for a State but 
he was a man with a broad vision and dedIcated spirit. His ascen· 
dency to the high office of Prime Minlstership Is a remarkable event 
in Indian political history. I call it rcmarkable because for the first 
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said: 

time the Indian masses realised that the Prime Minister was from 
among them and all the sorrows and sufferings, aspirations and 
ideals cherished by them were embodied in his person. 

"Shastriji was an -exception who completely identified himself with 
national interest. With a strong mind and detennination, he, with the 
bleSSings of millions of his countrymen was able to repulse the naked 
Pakistani aggression on our soil. Honesty and integrity were the key-
notes of the Shastrijl's character. These who ingredients of his life 
were clearly adumbrated by Shastriji in different spheres, particularly 
on one occasion when he resigned from the office of the Railway 
Minister holding himself responsiblle for a railway accident." 

In his obituary reference, Shri Stanley D.D. Nicholos Ray inter alia 

"Few countries are blessed by having such dedicated and noble lead-
ers as India. We have been blessed within our life-time of having 
three great leaders, Gandhiji, Jawaharlal Nehru and Lal Bahadur 
Shastri. In the beginning, the country did not realise that this man 
who had riscn from humble beginning would lead us to such glorious 
heights and his capacity for leading the country was tested to its 
extreme during the recent conflict with our neighbour Pakistan. He 
was a man of few words but every word he spoke was full of sin-
cerity. " 

":' '.:' 

:.:.:.: ... ;:;:;:. 
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BIHAR VIDHAN SABHA 

In his obituary reference on 1 February 1966 to the passing of Shrt 
Lal Bahadur Shastri, Speaker Dr. L.N. Sudhanshu described Shastriji's life 
as combination of idealism, morality and political effic1ency. According to 
him, Shastriji had an unswerving patience and strength to face the difficul-
ties. Good behaviour and humbleness were his armour. Dr. Sudhanshu 
further added the Shastriji was like an efficient engineer for the nation 
building. He treated war and peace in equal manner. His life would be an 
ideal to gUide the political leaders for years to come. 

Mourning the irreparable national loss, Chief Minister Shr! Krishan 
Vallabh Sahay said: 

"By adopting the poliCies of mahatma Gandhi and Pandit Nehru, Shrt 
Shastri had made great contribution to the India's peace policy and 
worked hard for the Tashkent declaration. Campaigning during the 
Indo-Pak war boosted the morale of Indian jawans. The real memorial 
of Shastriji is Tashkent declaration. Following the path of peace, he 
sacrificed his life when his mission was completed." 

"Shastriji-the greatest exponent of peace was born on 2 October 
1904 at Mughalsarai. His father died when he was only one and half 
years old. He had his primary education at Harishchandra High School, 
Varanasi under the supervision of his maternal uncle. At the age of 
17. he left his studies and joined the non-cooperation movement on 
the call given by Mahatma Gandhi and was arrested. After his release 
from the jail he started his studies again in 1921 and was awarded 
the degree of Shastri." 

"In political life, he had to face many difficulties for participating in 
the freedom movement. He was imprisoned for more than nine years 
from 1932 to 1942. In 1937 he was elected in the State Legtslature 
for the first time. After the election of 1946, he was appointed as 
Parliamentary Secretary and later he became the Home Minister in 
Uttar Pradesh. In 1952 he became a member of the Rajya Sabha and 
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was appointed as Minister of Railways, Owning moral reponsibility of 
Ariyalur rail accident, he resigned from the Ministry. He was elected 
to the Lok Sabha again in the Second General Election and became 
the Minister for Transport and Communication. In March, 1958 Shrt 
Shastri was given the charge of Commerce and Industty Minister. He 
solved the language problem of Assam very amicably and improved 
the relations of Assamese and Bengalis. In March 1963 he visited 
Nepal and his visit gave a new boost to the relations of both the 
countries. 

"In August 1963 under the Kamaraj Plan he resigned as Home Minis-
ter but soon came back in the ministty as Minister without Portfolio. 
After the dcath of Nehru he was unanimously elected as the Prime 
Minister of India." 

"Shri Lal Bahadur Shastri was closest colleague of Nehru. He was 
soft-spoken. humble and simple." 

"Now Shastriji is no more. I pray to God to give peace to his soul and 
strength to bear the sorrow to his grief-stricken family." 

Condoling Shastriji's death, Shri Kamakshya Prasad said that he 
served the country throughout his life and even sacrificed his life for the 
countty. 

Associating with the feelings of the House, Senior leader Shri Kar-
poori Thakur felt that Shastriji's death was one of the most shocking and 
unfortunate event not only for India but for the entire world. In short period 
of 19 months he had umpteenth number of achievements to his credit. 
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BIHAR VIDHAN PARISHAD 

Bihar Vidhan Parished at its sitting on 1 February 1966 paid glowing 
tributes to Shri Lal Bahadur Shastri. Speaking on the occasion, Chairman 
Shri Devisharan Singh, made the following observation: 

"Shri Lal Bahadur Shastri was born on 2 October 1904, his studies 
were disrupted in 1921 when he took part in satyagraha during his college 
days. He had plunged into satyagraha movement after he listened to Gandhiji"s 
speech. When Gandhiji had called upon the students to boycott the Govern-
ment schools". 

"He joined Kashi Vidyapeeth after he was released from jail in 1921 
and secured the degree of Shastri from there. During his stay there he came 
in contact with Acharya Kripalani, Shri Shri Prakash and Dr. Sampuranan-
and who were his professors there. He was arrested eight times during the 
independence struggle and had spent his 9 years in jail. Shri Shastriji's leg-
islative career commenced in 1937 when he was elected as the member of 
Uttar Pradesh Vidhan Sabha. In 1946 he was appOinted as the Parliamen-
tary Secretary to the then Chief Minister Pandlt Pant. He worked so dedicat-
edly that within a year he was elevated to the position of the Minister in the 
Department of Home Affairs and Transport". 

"In 1951, he resigned his Ministershlp in Uttar Pradesh to take over 
the eharge of All India Congress General Seeretaty. After the General Elec-
tion he was elected to Rajya Sabha in 1952 and was made the Minister of 
Transport and Railways. Since then he continued to be a member of Nehru's 
Council of Ministers throughout Nehru's life-time barring of course, two 
brief stints-first when he resigned as Railway Minister in 1956 following a 
railway accident and scondly in 1963 under the Kamaraj Plan. Shrt Shastri 
became the Minister of Home Affairs in 1961. In 1966 Shastriji was unani-
mously elected as Prime Minister. The Prime Minister, Shrt Lal Bahadur 
Shastri left for his heavenly abode following a heart attack on the night of 
Junuaty 11. 1966 at 1.32 AM. at Tashkent". 
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"A kindle light had gone out with the death of Shrt ShastriJl. In his 
death, the country lost a trustworthy leader. a valiant freedom fighter, an 
apostle of peace, a leader of the masses and a great Prime Minister. Shrt 
Shastri was basically a champion of peace. Imbued with high human values 
he was a defender of non-violence. He had gone to Tashkent with the inten-
tion of making every possible endeavour of finding a solution for establishing 
permanent peace and friendship with Pakistan. His success was in tune 
with the feelings of Indian people." 

"Shrl Shastri has a series of remarkable achievements to his crdit. He 
very dexterously solved the language problem of Cachhar region in Assam. 
Even today, his formula is called as Shastri formula. He also resolved suc-
ccssfully the Akali movement of PunjalJ." 

"Shri Purushottamdas Tandon had once said that a stem rock of 
determination was hidden beneath his humility. He also took some specific 
preliminary steps including the constitution of Santhanam Committee in the 
capacity of the Minister of Horne Affairs in order to find a solution to the 
problem of corruption. He had also made his contribution in the establish-
ment of the Central Bureau of Investigation." 

"He has been finding peaceful solutions to problems within the Con-
gress Party as well as outside it. A few days back he showed a great skillin 
solving the problem created as a result of an incident of theft in holy 
Hazaratbal Shrine in Kashmir. He introuduced some changes in the admini-
stration of Kashmir, also with the same skill. 

"Like Pandit Nehru, Shri Shastriji used to work till very late in the 
night and gct up carly in the moring. Doors of his house were open to all the 
persons without any discrimination. He never felt tired of listening to the 
grievences of the people. He not only continued to follow Nehru's foreign 
policy of non-alignment but strengthencd it even further." 

"Shrt Shastriji led the country with courage, dedication and boldness 
in the most difficult circumstances. Our country can never forget Shrl Lal 
Bahadur Shastri and future generations of India will remain grateful to him 
for his bold steps which he took to defend the borders of our country, to 
save its prcstige and to show India's rcal power to the countries having ag-
gressive tendencies". 

"Shri Lal Bahadur Shastri was very polite In nature, but he was 
strong like steel in his thinking. Humility in nature and firmness of Ideas 
were his God-gifted qualities. Combination of such qualities is very rare in 
one single individual". 

"After Nehru, Shastriji as the Prime Minister of India, set up a new 
important convcntion of taking Opposition parties into confidence and seek-

. , , 
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ing their cooperation. After Nehru·s death it was felt that collective leader-
ship would be required in Union Cabinet. On one hand, Shrt La! Bahadur 
Shastri promoted this concept and on the other he gave due importance to 
the Opposition parties and whenever any problem arose before him as a na-
tional issue, he sought constructive cooperation and consensus of OpposI-
tion parties. He did the same thing during Indo-Pak war and held consulta-
tions with Opposition parties before going to Tashkent. Such a convention is 
very much desireble in democratic countries." 

-rbe destiny gave a severe blow to the fate of India. His death was a 
great loss to the country. The void created by his demise cannot be filled. 
His name will remain immortal in history due to the success of Tashkent 
talks. It will be a great historical contribution of Shastriji to India and 
Pakistan if Tashkcnt declaration is implemented effectively and cordial rela-
tion are established between India and Pakistan. mutual conflicts will corne 
to an end." 

The best way to commemorate his memory will be to serve the nation 
as per the ideology of ShastriJi for which he lived and died. We can pay him 
real tributes if we follow the principles adopted by him. 

We pray to the God for the peace of the departed soul. May God bless 
with power the people of India to bear this unbearable shock. 

Deeply mourning the demise of Shri Lal Bahadur Shastri, Senior 
leader Shri Satyendra Narain Sinha said: 

Though twenty-one days have passed after his death yet, the shadow 
of his death is still hovering on the minds of people of India. The shadow of 
grief is still prevailing not only in India but throughout the world and the 
simplicity, sobriety and his smiling face is lingering in our minds. The lead-
ership provided by him during the period of just eighteen months as Prime 
Minister of the country has set an example throughout the world." 

"He had inculcated in him the traditions of Gandhljl and Jawaharlal 
Nehru and was following the path shown by them. He himself beUeved In 
peace. But when thcre was a danger to the independence of the country. he 
decided to wage a war with Pakistan. We have faith in UNO and believe In Its 
ideals, we ordered cease-fire in accordance with the resolution of UNO. But 
even after cease-fire minor inCidents of confrontation. used to take place. 
When Prime Minister of the Soviet Union invited Shastrlji to hold talks with 
Pakistan, Shastrlji readily accepted this offer and went to Tashkent. AB you 
know that discussion with President of Pakistan was held for about 8 days 
and these deliberations appeared to have yielded no result. But ulttmately 
results were achieved and Tashkent declaration was signed by them. Tashkent 
declaration In fact Is one of the most successful achievements to his credit." 
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"ShastrtJi had made certain achievements in his life which shall re-
main as ideals for us. When a disastrous railway accident took in place 
Southern India, for which some employees or officers could be held respon-
sible but ShastrtJi accepted the moral responsibility for that accident and 
resigned from the office of Railway Ministcr. By doing so he established an 
unparalleled preccdent which is very difficult to emultate. ShastriJi resigned 
from the office of the Minister with the same ease with which he took oath of 
it. One thing which was very special in Shastriji was that he was born in a 
very ordinary family and grew in great difficulties. His father passed away 
when he was just one and half year old. Even then, without caring for the 
circumstances of his family, he took active part in the freedom struggle 
when Gandhiji gave a call to the nation. Whenever the situtation warranted, 
he resigned even the top positions held by him for the cause of his country. 
He had a spotless and clean personality and his conduct was ideal which 
was worthy of emulation by public scrvants. Shastriji became the Prime 
Minister of India even though he was born in an ordinary family. He proved 
that there was no discrimination in India and in our democracy even an IJ 
ordinary citizen if he was capable could be appointed to the highest office". 

Associating with the feelings of the House, Shri Anil Kumar Sen de-
scribed Shastriji a leader who had the courage to go to battlefield with arms 
in his hands when necessity arose he was equally competent to take part in 
peace talks. He had his unique way of working with a dispassionate manner. 

Paying his tributes, Shri Har Gauri Tewari said: 

He had raised the dignity of the country very high. He was soft at 
heart but firm in action. When the security of the country was at stake, he 
declared the war and led the country to victory which held India's head high 
in the world. People thought that India is a peace-loving country only but 
now they have corne to know that India is strong also. He brought great 
laurels for the country. Shastriji lived for peace and died for peace. 

Sharing his views expressed in the condolance motion, Shri Indradeep 
Singh said that the history will remember Shastriji for the Taskent. Declara-
tion. According to him total implementation of this Declaration would be the 
richest tribute to him because this would lead to friendship and peace be-
tween India and Pakistan which Shastrtji also very much desired. 

Paying his tributes Shri Bhola Prasad Singh said that the country is 
deeply shocked on Shastriji's sudden demise and particularly at a time 
when the country is at the crossroads. I would like to recall here two-three 
qualities of Shastriji. Shastriji proved that the commoncst of the common 
and the poorest of the poor can attain the highest post in a democracy. For 
the last four-five months a wave of self-confidence has been prevailing among 
the masses and to a large extcnt Shastriji was responSible for creating this 
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self-confidence. 

Recalling ShastriJi's contribution to parliamentary democracy Shr1 
Kailashpati Singh. in his tributes. observed that ShastrfJi proved to the 
world that lnidan democracy is deeply rooted and will continue to flourish in 
future also. The greatest boost which he gave to the nation's psyche was in 
washing away the ignominious defeat of 1962. which we suffered at the 
hands of China. 

Offering his condolences. Shri Krishna Nandan Sahaya said that in 
the death of Shastriji the nation has lost a tried and tested leader who even 
sacrificed himself in its service. He displayed a remarkable adaptab11lty by 
changing to diITerent robes in war and peace times as the circumstances 
warranted. 
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GUJARAT LEGISLATIVE ASSEMBLY 

Deeply mourning the national tragedy, in the passing away of Shri 
Lal Bahadur Shastri, the Chief Minister, Shri Hitendra Desai on 14 January, 
1966, made the following observation in the Legislative Assembly: 

"When Shastriji went from here to Tashkent, for the historical peace 
conference in the wake of the armed confronation with Pakistan, the atmos-
phere was so full of peSSimism that hardly anyone anticipated that it would 
bring about any fruitful result which were ultimately to prove to be a feather 
in his cap. The peace mission emerged victorious, but on the same night 
ShastriJi, the angel of courtesy, peace and humility, passed away. The news 
stirred the hearts of not only the people of India but of the world." 

"When Shri Shastri succeeded Pandit Nehru, the history of the coun-
try took a turn for the worst. It was confronted with difficulties and crises 
not experienced in the last 18 years. The climax was reached when Pakistan 
chose to resort to armed aggression which put both India and ShastrlJl to a 
severe test. India has been able to hold its head high because of his rare 
courage and firmness at this critical Juncture in her history. He not only 
strengthened the self-confidcnce of the pcople by infusing a sense of na-
tional unity and discIpline in them but also upheld the heritage of GandhiJl 
and Nehru that even when war is thrust upon us, peace and coexistence is 
the only right course for the mankind to follow. He has proved to the world 
that India's adhercnce to peace is not an indication of its wealmess but 
rather an integral part of its culture and heritage. At a stage when the 
atmosphere was disturbed all around by political disharmony and sabre 
rattling, the successful Tashkent negotiations came as a new dawn of peace 
for the war-tired nations. A new atmosphere and hope for peace sprung up. 
The heartfelt tributes and spontaneous homage paid by Indians and the 
people of the world to him on the occasion of his sad demise adequately 
demonstrate what great achievements he attained during the short period 
he was in office." 

"He won the hearts of millions in this country by his efficacy sim-
plicity, humility and practical approach in handling administrative prob-
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lems. He proved himself to be a real leader of a democratic country by 
sim pie living. The void created by his death is difficult to be filled. This 
House expresses its deep sense of sorrow at the passing away of this great 
leader of the country and pays its heartfelt tribute to the departed soul and 
prays that the members of his family may be granted courage and fortitude 
to bear this great loss. May his soul rest in eternal peace." 

Leader of the Opposition Shri Bhailalbhai D. Patel, observed thus: 

"India and the entire world has suffered a great loss by the death of 
Shri Shastri. His life has been an illustrious one; when we try to study it we 
find that his life has been like a tree on the rock. His simple living has 
always reminded me of king Bhartruhari"s Shloka which says : 

"Sometimes he may have to sleep on the floor; sometimes on the bed; 
sometimes he may have to eat only roots and sometimes he may get 
best Kamod rice to eat; sometimes he may have to wear worn out 
clothes and sometimes clad in silken garments; even then a man of 
strong will who Is out to attain his end will never be affected by joy or 
sorrow". 

"Shastrijfs life was like this. Everyone in India is desirous of peace; 
but Shastriji felt that mere talks of peace or giving effect to 'Panchsheer 
were no solution. We knew that China signed the 'Panchsheel agreement" 
and still invaded India. Similarly. Pakistan signed truce in Kutch and yet 
attacked us; Shastriji gave upon many occasions. But when he saw that 
Pakistan had unmizzled its armed forces in Kashmir he rose to the occasion 
in his true spirit and accepted the challenge by asking the country to be 
ready and prepared to face the armed aggression with all our might 'Come 
what may. He put thls 'slogan' into effect and carried the nation with him to 
a successful end. He infused a new spirit in the people and the army. 

"When the food situation had worsened he gave a new life to the 
movement to fight it out with the slogan of 'Jal Jawan, Jai Kisan'. I have 
myself seen that the farmers in Kaira had raised tobacco on their land; but 
when Shastrlji appealed for wheat crop and for increased food production, 
these fanners unheSitatingly cut their standing crop to sow wheat in Its 
place. He did whatever he said. We should take a leaf out of his life. Mere 
peace talks will not lead us anywhere. We must follow the path shown to us 
by Shastriji because he was the one who had inherited the experiences of 
past 18 years. We should try to take inspiration from the courage with 
which he faced all difficult situations that faced him during the time he was 
in office.-

Speaking on the occasion. Shrt Babubhai P .Vaidya, described 
Shastrtji as a true representative of the common man and of the composite 
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culture which has taken thousands of years to evolve. Though an apostle of I 
peace, he never hesitated to proclaim that Kashmir was an integral part of 
India. During the Indo-Pak war, Shastriji had shown that one may take up 
arms if necessity arises but this should not weaken one's heart against the 
spirit of humanity and love for all of mankind. 

Sharing the views expressed by other leaders, Shri Brahmkumar B. I 
Bhatt stated that Shastriji personified in him, the modesty, humility and 
simplicity of the common man. In a short span of time, he became the leader 
of world stature and commanded the respect and admiration of all con-
cerned. The Tashkent agreement was an index of the potentlalinherent in 
Shastrij1. That short statured man succeeded in winning both the war and 
the peace at the same time alone is sufficient to cause happiness to the soul 
of Gandhlj1. The passing away of such a great man is indeed sad. This has 
added to our responsibilities. If we pledge to follow his ways both in our 
private and publ1c l1ves, there Is no doubt that we would put the country on 
the way to the bright and prosperous future. I pray to Almighty God to rest 
his soul in eternal peace and associate myself with the sentiment expressed 
by the Chief Minister. 

In his tributes Shri Narandas P. Popat said that Shastriji was a 
unique personality who followed the Gandhian philosophy of non-violence 
and the philosophy of Geeta at the same time. He proved that the problems 
of the world could be solved by love and understanding and not by threat of 
force. His demise had caused a void not only in India but in the whole world. 
Shastriji has shown what could be achieved through non-violence. He re-
vealed in every walk of his life the humility and humbleness of a common 
man. His demise has left a void not only in our own country but in the 
whole world. The tributes paid to him by the countries of the world are a 
true indication of the respcct in which he was held everywhere. 

Shri Manubhai M. Patel, another prominent leader, said that Shas-
triJi had established new traditions in parliamentary democracy by taking 
the opposition parties into confidence in times of peace and war. All his 
efforts were dedicated to the one deity he worshipped-his country and his 
people. He led the country with the fearlessness of a veteran statesman he 
raised the prestige of the people with his sense of service and sacrifice. 
Although he was at the helm of affairs he never thought of himself as au-
thority but an humble servant of the country and as in li~e so in death he 
died a poor man. The country is poorer by the d~ath of thls gre~t man who 
enriched the public life of the country by his self-lmposed austenty and pov-
erty. 

We should pledge ourselves to emulate the trad,itions on public serv-
ice set by him. This alone would be the right tribute to this great soul. 

':':':':,:', 
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Associating himself with the sentiments expressed by the House, 
Speaker of the Gujarat Legislative Assembly stated in his coucluding re .. 
marks that Lal Bahadur Shastri's short but glowing career as the Prime 
Minister of India will be recorded in letters of gold in the political annals of 
India. 

On assuming the charge of the office of Prime Minister, he became 
the true representative of the millions of his countrymen by going about his 
duties in a simple, straightforward and humble manner. In the background 
of his unique ability to take decisions and unswerving patience and strength 
to face whatsoever the difficulties with the spirit of "come what may", was 
the severe penance that he had to undergo to imbibe the principles of truth, 
love, non-violence and peace in his life. ShastriJi, who was a personification 
of truth. honesty, humility and political sagacity, did not only belong to 
Gandhian school of poliCies but was also one of the best parliamentarians 
by himself. 

The unswerving patience and firmness displayed by hIm at the time 
of armed confrontation with Pakistan inspired the people beyond all descrip-
tion. It was with the same patience, finnness and tolerance that he tackled 
the problems of peace. That this angel of peace should now himself rest in 
eternal peace at the crowning moment of his life when he had attained the 
summit of peace is an irony indeed! 
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HIMACHAL PRADESH 
LEGISLATIVE ASSEMBLY* 

( The Himachal Pradesh Legislative Assembly in its sitting on 28 Feb-
. ruary 1966, unanimously passed the following condolatory resolution in the 
\ memory of Shri Lal Bahadur Shastri. 

The Himachal Pradesh Vidhan Sabha expresses its profound and 
deep sorrow at he sudden demise of Shri Lal Bahadur Shastri, our 
beloved late Prime Minister who steered the nation through the re-
ccnt crisis succcssfully and added new dimensions to the country's 
prestige and honour during the short pcriod of his leadership. 

In the death of Shri Shastri, the country has lost a true democrat, a 
great statesman and a lover of peace. He had devoted his life for the 
service of humanity and during his short period of premiership, he 
worked for the establishment of peace by carrying the legacy of Gandhi 
and Nehru era with utmost sincerity and responsibility. 

We, in Himachal Pradesh, felt the loss of Shri Shastri all the more, as 
he had great love for hilly people and had helped this Pradesh in the 
restoration of its democratic set up. 

We pray to Almighty to bless his soul with peace. 

Moving the resolution Chief Minister Shri Y.S. Parmar said: 

"Only 19 months ago on 21 September 1964, an obituary reference 
on Late Pandit Jawaharlal Nehru was brought before this House. At 
that time also we were deeply shocked and attempts were made for 
smooth administration because Shri Lal Bahadur took over the reins 
of administration after the passing away of Pandit Nehru. There ex-
isted a fair amount of doubt not only in the minds of the people of 

• Original in Hindi. 
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this country but also of other countries that in the absence of a great 
leader like. Pandit Nehru the country may not go ahead with its de-
velopmental works properly and a Prime Minister having such a short 
stature may not prove to be successful in steering this vast country 
to prosperity which was very much required. There prevailed a lot of 
confusion about him. But those who were acquainted to him closely 
and knew the method of his working, and confidence in his ability 
and gentleness were sure that he would lead the nation against all 
odds. The whole country extended its cooperation to him at the time 
when it was struggling with many diverse problems. On the one hand 
it was the question of the progress of the country and on the other to 
maintain relationship with two neighbouring yet hostile countries 
and the other problem was that of the economic crisis which he 
tackled with great courage. Gradually with time, his impact on the 
country began to get reflected. While on the one hand, he fully ad-
hered to the politics of the party to which he belonged, on the other 
hand. he discussed the issues with the representatives of various 
Opposition parties and also sought their cooperation in resolving 
them so as to create a congenial atmosphere for the progress and 
prosperity of the country as per the wishes and expectations of the 
people. We remember the initial period when he was an incumbent 
for the office of the Prime Minister. various remarks were passed but 
he had such a power of introspection which impressed others. Out of 
fun he used to say every now and then, "though I am a man of short 
stature but the country is very large. Let me see how best I can 
discharge the duty assigned to me." I remember the time when he 
became Home Minister and succeeded Late Pandit Pant. at that time 
while he held a meeting with the employees of the MiniStry of Home 
affairs. he told them: "1 am afraid you have to deal with a very small 
man now." As you know that Pandit Pant was a towering personality. 
But those who were familiar with him knew the fact that immense 
courage and ability was imbibed in this short stature. He showed 
respect and nobility to the people to whosoever he met. He was a man 
of enormous courage and had the ability to shoulder any sort of 
responsibility. He amply demonstrated that by sheer dint of virtues 
he could come up from an ordinary family background struggling 
against all odds. Not only this, he also led a life of a poor urban and 
paved his path to excellence in life with steady effort and always 
strived with an intention to reward others without acknowledging his 
own self. He joined the Congress Party since his childhood, and many 
a times he was sent to jail. 

"From the very beginning he was associated with Nehru family, he 
worked with Pandit MotHal Nehru as well as Pandit Jawaharlal Nehru 
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and was very much inspired by them. He made hIs appearance in 
high level politics from U.P. He belonged to this State and was a 
member of U.P. Assembly and later entered the national scene. Previ-
ously, he had also worked as General Secretary of the All India Con-
gress Party. During this span of time, whenever General Elections 
were held, he was not only involved in it over head and ears but also 
played key role, conducted the election activity and during this period 
particularly at the time when first General Elections were held, I 
came into contact and got an opportunity to work with him. Having 
seen his fortitude and tolerance it created a deep sense of respect for 
him. Not only the leaders of the Congress paid him respect but also 
whosoever came in his contact, whether an opponent, a businessman 
or an industrialist, he left an impression on them. After being in-
ducted into the Union Cabinet the most remarkable thing that he dId 
was that he submitted his resignation from the office of Railway 
Minister on moral grounds due to an accident which had taken place 
at that time. whether the lapses were on the part of the department 
or anyone else was responsible for it, he took no time in realiSing his 
moral responsibility and tendered his resignation. 

"Wh~n he was inducted into the Cabinet and was looking into the 
affairs of KamaraJ Plan, he took firm decision to tender his reSigna-
tion from the office on some issue in spite of the fact that Pandit 
Nehru had told him that he was not required to submit his resigan-
tion. Yet he,pressed upon the then Prime Minister to accept the same 
so that he might have the opportunity to work with his colleagues for 
the sake of the country. He gave more importance to it, kept himself 
aloof from power and sacrificed himself for the country. 

"People, very often, question as to how can a person become the 
Prime Minister of India and what are the criteria followed for their 
selection. The infrastructure of republicanism in India is same as it is 
in other countrics and the most appropriate channel to its achieve-
ment is to meet and talk to people-all and sundry. And Shastriji 
started, through the Congress in particular, to meet the people, cam-
paign comprehensively encompassing the Chief Minister of every State, 
the Ministers. the Congress chiefs, the Congress secretary generals 
and other Ministers, the social workers and others. That is to say, he 
met varied people and talked to them freely and fra~kly and stored, in 
his memory what he had talked about, listened patIently and appl1ed 
his mind to it. This was the greastest quality in him. Many times our 
friends were apprehensive about the outcome, if any. their talks with 
him would bring about. because it was very rarely that he no~ed 
down things and that too .. very important ones. During the electIon 
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days, people met him in gl"oups of 50, 20 or 10 more than twice a 
day. These remained to be hectic days and people who visited him 
after getting an appointment or without it returned very often only 
after meeting him. He was so busy with It that he would very often 
forgo his lunch or dinner and as a result of this, there was no social 
worker, no politican, no businessman, no enterpreneur left who was 
not acquainted with him and who would return with no gains after 
visiting him. He would patiently listen to parties at loggerheads and 
arbitrate judiciously to pacify each and instil in them an instinct of 
reconciliation to give a moral boost to each. Whenever there was the 
question of elections, people immediately turned towards him. The 
way in which he cared for or listened to people patienly and hu-
manely and mitigated their problems made him an obvious choice. 
That is why he was elected and he very tactfully tried to solve the 
problems pertaining to food, labour, etc., and was successful to a 
gl"eat extent. This will go down as an excellent and memorable mem-
oir in the history of India. 

"His gl"eatest achievement, the citizens of this country cannot afford 
to forget is the Tashkent agreement. He sacrificed his life for its 
achievement. While on the one hand, he made up his mind to fight 
the war, on the other, he upheld the flag of peace aloft. It was not a 
matter of mere ideology but he was an embodiment, a living example 
of peace and tranquillity. He was a man of cool, calm and serene 
disposition and expressed his annoyance in a subtle demeanour and 
applied his mind deep before undertaking to do a thing. Although he 
was constrained to go for an armed conflict yet he showed exemplary 
courage in taking the final decision keeping in mind the ramifications 
and the fall-out of the war and asked the people and the country as a 
whole to be prepared for any kind of sacrifice. It was a historic 
decision because he always preached pcace and there was a notion 
around that this country can only develop the shield of peace and 
never take to arms and this Is why pcople continuaUy took undue 
advantage of it. But Shastriji put up a brave face and gave the slogan 
of 'Jai Jawan, Jai Kisan' thus calling upon the Jawan on the one 
hand and the Kisan on the other. This gave birth to a novel faith in 
the country, a new community emerged and tts wave shook the con-
science of the country. The way he managed to fight this war encour-
aged our men in Uniform to translate their whole-hearted war-zeal 
into action at the battlefield be it the air force, the army, the border 
pollce, the urban people or others but the country was destined, after 
centuries, to win for itself, through them, a new place, a new honour 
and a new position and to me it was the gl"eatest service he rendered 
to his country, which we can never forget. While he won all-round 
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applause for these achievements, earned a name for the country and 
fought a decisive war after centuries, he at the same time sacrificed 
his life for the sake of peace. Hc demonstrated more courage in 
establishing peace than he showed in fighting the war. And in the 
face of many problems and differences between the two countries 
nobody could think of evolving a solution for these, but he went to 
Tashkent with all the seriousness and the determination despite hav-
ing apprehensions, anxieties and confusion in his mind about corning 
out with a solution. People at large thought that this was an exercise 
in futility and no agreement could be reached, no peace could be 
established because both the countries were slated for confrontation. 
But he made it and made it with dignity and distinction sending a 
wave of surprise and joy to th~ politicians across the world and was 
felicitated in country after country. This indeed is his greatest contri-
bution to the country but alas! his demise has brought a shock wave 
to the country beyond imagin-ation. Many people found it difficult to 
overcome this shock and even today the nlere thought of that inci-
dent fills our hearts with grief and one is compelled to believe that 
the void his untimely demise has caused is very difficult to be filled. 
We, the residents of Himachal Pradesh in particular have been dealt 
with a severe blow by his dcath bccause we can recall the pains he 
took, the time he spent and the assistance he provided to us in 
mitigating our suffcrings. We had dcspatchcd many deputations to 
him, there was enough of discussion and documcntation. Many honble 
members of our august House visited him every now and then, sat 
with him and talked in a cordial atmosphere and made their point of 
view clear to him and he resolvcd our problems and endowed us with 
an Assembly. And the people who represented the deputations must 
be well acquainted with his greatness, magnanimity and generosity 
he showed in that regard because they saw for themselves how dex-
terously he endeavoured to restore our Assembly despite beating a 
retreat once and putting up with all the problems and pressures 
because we wcre a small State that mustered no influence, no lobby-
ing and the people whe were averse to it exercised all the influence, 
had ways and means and had their own men in the Cabinet. The 
people of Himachal Pradesh will always remain indebted to him for 
this because that moment is fresh in my memory when many propos-
als were submitted in the territorial council, debated, commented 
upon and he fulfilled all the promises nlade during the discussions 
and then instilled a new life in the state. Many other fundamental 
problems of ours were still pending his consideration and assistance 
but he left us within a very short time leaving behind a trail of grief in 
our hearts". 
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Shri Dina Nath, in his tributes, said that even though Shastrlji was 
only an administrator or a ruler yet he was a common man like us and that 
common man instilled a sense of confidence amongst the masses when 
India was confronted with a war with Pakistan. 

Shri Dina Nath further said that man is mortal but his good deeds 
are immortal. Shastriji's good work for the country earned world-wide admi-
ration for him. He sacrified his life for the freedom of the country and lived 
up to his greatness. 

Recalling Shastriji's qualities, Shrt Tapendra Singh stated that he 
was a symbol of the traditions and dignity of the country. In fact. his 
personality as a whole was a true replica of Indian culture and civillsation. A 
man of firm convictions, Shastriji proved to the world that while adhering to 
traditions of peace, he could also lead the army and the country during the 
war-time. Shrl Tapendra Singh further added that the Himachal Pradesh as 
a State owes its existence to ShastriJi because it was during his tenure as 
Home Minister that statehood was granted to Himachal Pradesh and its 
people were trusted by Shastriji to govern themselves. 

Condoling his death, Shri Sukh Ram said that ShastriJi who w~ 
shining like a devine light on the horizon disappeared suddenly. His death 
came thousands of miles away from his motherland where he had gone in 
search of peace and after accomplishing his mission went into eternity. 

Shri Sukh Ram further observed that Shastriji had led the country 
during a period of great difficulties-war with Pakistan, Chinese provoca-
tion, foodgrain crises. In spite of these complicated problems, he remained 
unperturbed and emerged victorious. He has gone but has left his legacy in 
the form of Tashkent agreement and to preserve the same becomes our 
bounden duty. 

Speaking on the occasion, Shri Gyan Singh deSCribed ShastriJi as 
India's gcm for 'whom any amount of praise in his honour would be no 
match to the sincere and dedicated work he did for so many years in the 
service of the people and the country. According to him the true homage to 
Shastriji would be if \ve tread in unison the path laid by him, follow his foot-
steps faithfully for the service of mother India irrespective of the class and 
institution or religion we may belong to. 

In his tributes, Shri Kashmir Singh described Shashtriji a true son, a 
true gem of India (Bharat Mata) in the real sense. Literally also he brought 
honour to his own name. His illustrious career came to an end when our 
country needed his leadership most. 

Paying his tributes. Shrt Tara Chand remarked that Shastriji was a 
seasoned leader who felt that our eountry which was engaging in relentless 
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fight against poverty and ignorance strongly needed to follow the path of 
peace. He always adopted this approach to find solution to problems. Tashkent 
pact was his greatest contribution to the nation and to the world at large. 

Condoling the death of Shastr1ji, Shri Khajan Singh said that Shas-
tr1ji was another name for self-confidence, sacrifice and patience. He with 
these virtues, had led the nation to a new horizon. Having experienced the 
sufferings of the poor masses himself he could understand and appreciate 
them more sincerely. His deeds will be remembered for ages to come. 

Associating himself with the sentiments expressed by the members of 
the House, Speaker of Himachal Pradesh Legislative Assembly remarked: 

Shri Lal Bahadur Shastri ca'!Tle from the masses and served the 
nation with selfless devotion and ultimately rose to be the Prime 
Minister. Only 18 months had passed since he became the Prime 
Minister. But during this short span he served the nation in a way 
that he became popular not only in India but the world over Shastriji 
was not only a victor of war but a worshipper of peace too. He had 
been the colleague of Gandhiji and Nehruji and it was on their ideolo-
gies that he wanted to lead the nation. He, believing in the principle 
of peace and harmony that he had inherited from his beloved leaders, 
offered his hands towards all directions for friendship and peace in 
which India could pride itself and made best possible efforts to keep 
it intact. As he was peace-loving, he tried with head and heart to 
maintain it. But at the appropriate time he also proved that if there 
was a challenge to the country he knew fully well how to defend it at 
all costs. He made the country self-confident and re-established the 
dignity of the country. It was not an ordinary task. He was able to do 
it by his firm determination, foreSight, self-sufficiency and self belief 
and trust. 

The period during the last six months could be considered as the 
most trying time in the history of India. This was the time of acid test 
for India. But India, under the leadership of Lal Bahadur Shastri 
came out victorious in the tough test simply on the basis of unity, 
self-suffciency and belief. And the country had the faith in its own 
power that it could defend itself in case of hard times. That was a 
great miracle which could be achieved only by the strong and iron 
will of Shastriji. 

Shastriji was of the firm belief that a war was not any solution to any 
problem. The outcome of a war is nothing other than destruction and 
ruin. It brings about a large number of new problems. He regarded 
peace as the best means to progress. This worshipper of peace, in-
spired by the ancient Indian concept, "Live and let live", with a view 
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to restoring peace in the world, had gone to Tashkent. He opened the 
door for two neighbouring countries to live together in peace and 
hannony by signing the Tashkent treaty. Not only India and Pakistan 
but the whole world ultimately may be benefited by it. 

He had finn bclief in democracy. His ideal attitude towards the g~n
eral public of India strengthened the roots of democracy and gave us 
a lesson that a true servant of the people can earn abundant respect 
and love from the people. He used to undertake a work only after 
having taken the full cooperation and faith of his opponents as well. 
It is for this reason that people of all parties respected him. Although 
he was of short stature, he had a gtgnatic soul and a strong mind. He 
applied all his greatness for the sake of improvement and sacrificed 
himself at the service of the country at a time when he was at the 
pinnacle of his fame. 

The plant of democracy which was rooted by Jawaharlal Nehru was 
nurtured and strcngthed and strengthcned by Shastrljl. Even in the 
international aITairs, the policy of non-alignment that was framed by 
Jawaharlal Nchru, was complied with by Shastriji too. It is because of 
this policy that the country came out successful in the toughest of 
the tough tests. 

Shastriji brought about a new renaissance in the country. He by 
giving the slogan. 'Jai Jawan, Jai Kisan' gave due regards to the 
foodgrain growing fanners on the one hand, while on the other, he 
also gave the message that the defence affairs too are equally impor-
tant. He, by suggesting to observe a fast, on Monday evenings, gave 
the message of unity in meeting the challenge of want of foodgrans. 
Naivety, politeness, service and hardness when required and child-
like tenderness for peace \\·ere some of his qualities. It would be our 
true homage to him, if we follow his principles. 

He had a finn belief in democracy and our House 15 the typical live 
example of his belief. It 15 because of ShastriJi that restoration of 
democracy in Himachal could be possible. This Is why the people of 
Himachal would always be grateful to him. 
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JAMMU AND KASHMIR LEGISLATIVE 
ASSEMBLY 

Deeply mourning the demise of Shri Lal Bahadur Shastri, the Gover-
nor, Dr. Karan Singh addressing the joint sitting of the Jammu and Kashmir 

, Legislative Assembly and Council, on 4 March 1966 said: 

... As we meet here, our first thoughts tum to the memory of our 
beloved leader, the late prime Minister, Shri Lal Bahadur Shastri. 
Less than two years ago at a time when gloom surrounded us on 
Jawaharlal Nehru's death, Lal Bahadurji came to be the little earthen 
lamp of Tagore's poem which gave us light and led our way. In the 
short span of some eighteen r:lonths for which he was Prime Minister, 
Shastriji was called upon to steer the destiny of the nation through 
some of the most difficult, yct in many ways most glorious, days of 
our independent national existcnce. When our very freedom and self-
respect were challenged, Shastriji embodied in himself the spirit of 
unity, dctermination and inner strength of the Indian people. He 
resolutely and successfully led us through the challenge to our na-
tional integrity, and within a few months aftcr the conflict ended he 
once again symbolised the Indian pcople's innate devotion to peace at 
the historic Tashkent meeting whcre he was associated with what 
has been univcrsally hailed as a signal victory in the cause of peace. 
He lclid down his life at Tashkent on the vcry day of this fulfilment. 
We mourn his loss as one of our greatest Indians who understood 
and symbolised the aspirations of our pcople." 

"'Shastriji was a true man of the masses, who rose from the soil to the 
highest public office in the country. In this State we mourn his loss 
all the more because of the special understanding and sympathy he 
had for us, and for particularly our close association with him during 
the last two years of his life. While paying our homage and humble 
tribute to his memory today, let us also resolve to work for the cause 
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of the nation and of humanity which he served with such distinc-
tion.'" 

"It is a matter for genuine gratification to us, as a people, who abhor 
war and are devoted to the cause of peace that at Tashkent the 
President of Pakistan and our late Prime Minister gave the sub-
continenta new and purposeful lead towards the peaceful resolution 
of all disputes between our two countries and abjured the use of force 
or interference in each other's internal affairs. The agreement is a 
measure of their high statesmanship and their appreciation that what 
the people of the sub-continent need are not bombs, bullets and guns 
but food, shelter and the speedy socio-economic betterment offered 
by modern science and technology. The Tashkent agreement is the 
beginning of the fulfilment of our long-cherished desire to establish 
peaceful and brotherly relations with the people of Pakistan, with 

\J 

whom we have the closest ties of history and culture. and if imple-
mented in the true spirit of peace it can open a new era in the history 
of Asia and the world. It is our sincere hope that patriotic people in 
both countries will bend every eITort towards the furtherance of the 
great human cause initiated at Tashkent by our leaders. Firm in our 
resolve to defend our freedom and honour, should these be threat-
ened again. let us, in the true spirit of Tashkent, look not backwards 
on the bitter and unhappy past but forward to an era of friendly and 
fruitful partnership in the common task of economic and social bet-
terment.'" 

Paying his tributes. Speaker, Jammu and Kashmir Legislative Assem-
bly observed: 

"Today leaders allover the world have appreCiated the manner in 
which Shri La! Bahadurji as Prime Minister of India tackled his coun-
try's problems. He was a man of combination of patience and fore-
bearance. From an ordinary person he gained the greatest position in 
the country by dint of his honesty, hard work and ability. By his 
deeds, he established the ability and capacity of an ordlnary man. He 
gave us to believe that an ordinary man can be reliable.'" By his hard 
work and honestry he has gained a good position in our pollticalllfe. 
We are extremcly grateful to him for all his eITorts and deeds. May his 
soul rest in peace and may his dependents be able to bear this 
shock". 

The Speaker thereafter moved the following resolution: 

"This Assembly places on record its deep sense of sorrow on the sad 
demise of Shrt Lal Bahadur Shastri, latc Prime Minister of India and 
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offers its heart-felt condolence to the bereaved family. Further ex-
presses its firm resolve to strive for the ideals of world peace, national 
unity, solidarity, progress and prosperity of the country to which he 
was dedicated throughout his life". 

(A similar resolution was also moved in adopted by the Legislative 
Council on the same day) 

Condoling the death of Shastriji, Chief Minister, Shrt G.M. Sadiq 
observed: 

"Shrt La! Bahadur Shastri's personality does not require any intro-
duction. He has made a good impression of his wisdom and under-
standing among the people of India and the foreign countries during 
the brief period of his premiership. He was able to solve the compli-
cated problems of the country in a vcry short period of time, which is 
undoubtedly very difficult. The spirit in which he used to listen every-
body and wisdom in which he used to solve the problems of the 
people has become an example for all of us. We had been very close 
to him." 

"During the year. 1963 when the Holy Relic was committed which 
took a grave tum he came ovcr here and listened to the people for 
two days and then solved this issue in such a wise manner that eve-
rybody in Kashmir bcgan to respcct him. He had great sympathy with 
us and with entire people of Kashmir. He used to take personal 
interest in our affairs. Recently when Pakistan attacked our State, I 
this silent worker whom the people consider to be weak due to his 
short stature and weak physique, guided the country with great cour-
age. We achieved success under his able leadership. Only a few per-
sons possess the quality of leading the country both in war and 
peace. Shri Lal Bahadur Shastri led the country with courage during 
the disturbances caused by the Pakistani aggression. His quick and 
stem action encouraged us at that time and we got prepared to face 
the aggression." 
"India and the entire world cannot produce such a great men even 
after the lapse of centuries. None could rise from the ordinary man to 
the position of the Prime Minister and could lead forty-five crore 
people of the country as Shri Shastri did. All of us came to know that 
he had no bank balance at the time of his demise. He had minus 
balance in his credit. During these days. it is not easy to quote such 
an example. It is vcry easy to say something but it is very difficult to I 
do that practically. This is a very hard way. Shastriji had set an 
example for his countrymen. In old days there used to be such per-
sons whom we called Rishis and Munies who could live like saints, 
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while enjoying the facilities of a ruler of the country. La! Bahadur 
Shastri had been the ruler of the country but even then he did not 
forget his way of saintly life. However, Shrl La! Bahadur Shastri does 
not exist among us now and we have lost him for ever. Homage paid 
to him by the pcople of the country Is enough to prove his popularity 
among his counttylIlen". 

Offering his condolences, the senior leader Bakshi Ghulam Moham-
mad described La! Bahadur Shastri as one of the greatest men of the world. 
He proved his greatness not only during his life-time but even after his 
death. His perfonnance of duty was the ample proof of his being duty 
conscious. A symbol of love, greatness and humanity, La} Bahadur, used to 
extend the same affection even to everyone. At the time of Pakistani attack 
he maintained the honour and integrity of the country and gave right lead to 
the nation. 

Paying his tributes, Shrt Prem Nath nogra said that no one can deny 
Shastriji was a great believer in peace. His principl~s were very good and 
high. An embodiment of simplicity and Indian culture. he perfonned his 
duties patiently and diligently. 

ShastriJi maintained in the country peace and national solidarity 
during the time of Pakistani attack which was his great achievement. This 
war was fought by the entire country as one man. Not only the ruling party 
but the Opposition also appreCiated his achievements. 

1050 



. - - . 

KARNATAKA LEGISLATIVE ASSEMBLY 

On the sudden demise of Shri Lal Bahadur Shastri. the Karnataka 
Legislative Assembly adopted the following resolution on 28 Janual)' 1966. 

This House places on record its profound sense of sorrow at the sad 
demise of our late beloved Prime Minister Shri Lal Bahadur Shastri at 
Tashkent on 11 Janual)' 1966 at 1-30 A.M. He died suddenly within 
a few hours of signing the historic declaration with President Ayub 
Khan which seeks not only to prevent hostilities between India and 
Pakistan. but in the long run paves the way to place the relationship 
between the two countries on a basis of perfect cordiality and friend-
ship. His patient and determined efforts at Tashkent resulted in ush-
ering in an era of peace in the country and inspired confidence in the 
great principles of peaceful coexistence of nations. 

He was able to solve many complicated problems during the brief 
period of Prime Ministership and thus upheld the prestlge of the 
countl)'. He was an epitome of self-sacrifice. vision and courage coupled 
with affection and goodwill towards all and malice towards none. He 
was a quiet unostentatious and determined nationalist. India and the 
world at large are poorer by his demise. This House expresses tts 
sincere condolences to Smt. Lalita Shastri and the other members of 
the bereaved family. 

This Assembly exprcsses its firm rcsolve to strive for the ideals of 
progress and national unity. solidarity and prosperity to which he 
dedicated himsclf throughout his life. 

(A similar resolution was adopted by Karnataka Legislative Council 
on the same day). 

While moving the resolution. Chief Minister. Shri S. Nijalingappa said: 

"I have moved this Resolution with a view to pay homage to one of 
the greatest sons. India has produced. For one who has been with 
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him for nearly 30 years. It becomes difficult to express himself. I have 
known him for nearly 30 years as I said both as a Congress workers 
and as a man in charge of many many Congress Committees growing 
day by day in stature and taking up greater and greater responsibili-
ties both in the organisation and in the governance of this country. 
As a worker. a humble worker in the Congress. he showed his ear-
nestness. his honesty. his integrity and his sense of duty. His State 
recognised his work and immediately there was occasion for him to 
serve in greater capacity. he was chosen to serve in that capacity. As 
Secretary of the U.P.C.C. he did remarkable work and the quiet way 
in which he would see that the entire State went to support the Reso-
lutions of the various Congress Committees both in the open session 
and the Working Committee was a marvellous piece of understanding 
and adjustment. From there he was also in the organisation as Gen-
eral Secretary of the A. T.C.C. along with my valued friend Shri U. 
Srinivasa Malliah who passed away. Unfortunately we have lost both 
of them. Shri Shastri as A.I.C.C. Secretary did again marvellous work. 
He went round the country. easing out problems. ironing out deffer-
ences and the way in which he worked is an object lesson to all those 
who want to learn how organisations will have to be maintained." 

MHe became Home Minister In U.P. and the way in which he managed 
things Is an eye opener. We also recall many instances of our asso-
ciation with him as Home Minister in the Central Government. as 
Minister for Railways and finally as Minister without portfolio and 
then as Prime Minister of this great country. He had to be brought in 
as Minister without portfolio because the Central Government could 
not do without him. without his wisdom. without his understanding. 
It was something marvellous. the way in which he managed the 
railways. the way in which he tendered resignation when there was 
some accident in Ariyalur. (Tamil Nadu)-that is an indication of the 
man. an indication of the sacrifice and the length to which he would 
not hesitate to go when occasion required. Although he was not 
personally responsible for the disaster when he came to know that 
such a thing had happened in his Department. he immediately re-
signed and he had to be brought back into the Cabinet again by some 
compulsion. Even then he was elected as the Prime Minister. he was 
refusing to accept. It required some pursuasion and argument on the 
part of some of us to make him agree to be the Prime Minister. It also 
shows. how truly loved he was throughout the country. He was wel-
comed in every quarter. the way in which the Congress party in 
Parliament elected him as its Leader and consequently, he was cho-
sen as the Prime Minister of India marks a land-mark in the history 
of our democracy. I can very well recall; just one week before ShastrlJl 
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laid the foundation for the Upper Krishna Project-I do not lmow 
what prompted me-I remember very well-I referred to him, after he 
laid the foundation: 'Here is a man small in stature, but very big in 
parts and ~e is going to be very big and he is one of the very big 
leaders India has produced. It did come out very true: not only he 
became big, but he became bigger than what we expected. During his 
period as Prime Minister in 1965, many difficult problems had to be 
faced. We had this unfortunate and unprovoked war with Pakistan. 
And the way in which he managed the affairs again was a matter of 
supreme satisfaction and admIration.People thought that he was a 
very meek man-may be he appeared to be meek, but he was very 
strong. Christ said: 'the meek shall inherit the world'. He inherited 
the world and he made good indeed. I compared him to silk which he 
misunderstood, possibly because he did not understand Kannada. I 
said he was like silk. Silk is soft to the touch, but when you try to 
pull the thread, it will not break, but instead you will injure your 
finger. He understood it afterwards, and let me submit, he was that 
all along. He met many difficult problems both inside and outside, 
both national and international and the way he dealt with these was 
again a matter for admiration. When the Pakistan war began inside 
the country there was a lot of misunderstanding about the way in 
which Pakistan was making inroads and encroaching and trespass-
ing into our land. He listened to us and he thought over it and out 
came the order that our anny should march into Pakistan. I think 
possibly, this is the first time that India as a nation has had occasion 
to march into another country. In a way we did it and we succeeded 
under his inspiring guidance. With a steady hand, he guided the 
military operations. He filled every soldier both on land and in the air 
with courage and confidence. He showed that we were not only ser-
vants of peace, we could be warriors during war. He showed to the 
world at large, the mettle of the Indian young men and of the Indian 
nation. When it had to be brought to a halt temporarily at least 
through the intercession of the UNO, he took all possible steps to see 
that we came to an understanding. He was a hero in war and he was 
also a hero in peace. Thanks to the Russian leader Mr. Kosygin, Shri 
Shastri went to Tashkent and though the talks naturally exhausted 
his poor frame, they could not resist his personality. He was so 
pursuasive; he was so sincere and so conscious of what he was doing 
for the make of India and the world. Everybody was impressed by the 
magnificent way in which he struggled in the cause of peace and even 
President Ayub Khan had to come to terms. I am glad that he brought 
credit. We only wish that the spirit of Tashkent prevails. He was the 
person mostly responsible for reaching an agreement. It is no wonder 
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that he became the greatest man that India has produced. We only 
wished that we had him with us for some more time. Unfortunately, 
death snatched him away. Many of his Intimate friends need to ex-
hort him not to exert himself too much. We asked him to keep regular 
hours. He would not listen. He used to keep his door open to every-
body from morning 8 o'clock till midnight 12 or 1 o'clock. I had 
ocsasion to see him once between 12 and 1. Even then people would 
be waiting for him, because he knew the difficulties of the poor people, 
the difficultis of every section of the people. Born poor, he continued 
to be poor. His heart went out to poor people. He knew that he was 
their servant and that he belonged to them. He knew that so long as 
this country was poor, people were poor and he went out to serve 
them, whatever may be the cost so far as his physical capacity was 
concerned. The period of the stewardship as Prime Minister of India 
constitutes the most glorious chapter in India's history. I am sure 
that his name will go down in history as a hero both in peace and in 
war. It is but natural and it is but just and right to commemorate his 
services to the nation by acccpting this resolution". 

Offering his condolences to the departed leader. Shri Kadilal Manjappa 
described Shastriji a man of masses, a true disciple of GandhiJi and a great 
patriot who lived like a saint, acted like a warrior and died like a hero. 
Shastriji established an era of self-reliance, confidence and courage amongst 
the people and guided the destinics of the country in the right direction. 

Paying his tributes, Shri P.F.D' Mellow said that La! Bahadur Shastri 
proved to the world that India is not a poor and undcvcloped country but 
rather a truly great nation, composed of countless people, so different in 
their religions and languages but nevertheless capable of -cohesion and 
unity at the moment of crisis. He followed the path of love and peace and 
succeedcd in welding the nation into a single cohcsive entity. 

Eulogising the qualitics of Shastriji, Shri S. Shivapp~ said that Shas-
trijfs pcrsonality was like the great Himalayas. His excellent behaviour was 
hailed by one and all. Simplicity, and the strength of character were the 
salient features of his personality. He had rendered yeoman's service to the 
nation in whatever chapacity he worked including as the Prime Minister. 
Shastriji strengthen cd the foundation of democracy by starting a practice to 
take Opposition party leaders into confidence while solving major problems 
of the country. 

Offering his condolences, Shri Siddaiah Kashlmatha described Shas-
triji as a simple and ordinary person who was a popular leader of our nation 
and was lovcd by people all over the world. 
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PaYin~ his trub~tes, Shri C.J. Mukkannappa said that ShastrtJl has 
secured a pnme place In the world history. In a short span of 18 months, he 
could solve several crucial problems and achieve great success. 

Supporting the condolence motion, Smt. Nagaratnamma Hiremath 
described Shastriji a great leader and an able administrator who followed 
the path of Gandhiji and proved to the world that at the end only truth 
prevails. 

Associatng with views expressed by the House, Shri A. Krishna Shethi 
said that Sl:Iastriji had dedicated his entire life to the service of the nation 
and sacrificed his life to maintain peace in the world. He protected and 
promoted democracy in our country. 

While oITering his condolences, Shri V.S. Patel Qbserved:In Lal Ba-
hadur Shastri we saw not only a good administrator, but first and foremost 
he was most strict and straightforward and most honest and righteous man. 
It is very difficult in the present-day politics of this world to-find such honest 
people in politics, but Lal Bahadur was a standing example of honesty, 
integrity and moral strength. His death was a loss not only to the ruling 
party but to the whole country. When he was alive, before he went to 
Tashkent the people were doubting his capacity and his ability. But backed 
\villi the detcrmination of our people he workcd hard for 7 days in Tashkent 
and perhaps that ovcrwork might have brought out his sudden deaths. He 
never cared for leisure and work was work for him always and he never 
shirked responsibility even at the cost of his life. These arc the standing ex-
amples that he has placed before us and we must try to emulate them. Then 
alone we will be true to our country and to our Prime Minister. 

With these few words I fully associatie myself with the resolution 
moved by the Leader of the House. 

Associating with the feeling of the House, Speaker, Karnataka Legis-
lative Asscmbly said that in the demise of Lal Bahadur Shastri, not only 
Indians but pcople of all the countries of the world have lost an invaluable 
gUide and leader. During the critical period of his short Prime Ministership, 
he displayed qualitics of lcadership which wcre unique and unparalleled. 
The bold decisions he took displayed a clarity of vision and unrivalled strength 
of mind and supreme courage of action. Shri Patil further added that Shas-
triji's command on legislative procedure and the inimitable way in which he 
functioned as a leadcr on the floor of the House are models for others to 
copy. He believed in the principle that in deliberations of Governmental and 
Legislative matters there should be a contribution of thoughts of all. There 
lies the essence of parliamentary democracy. 
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KARNATAKA LEGISLATIVE COUNCIL 

Mourning the demise of Shri La! Bahadur Shastri, Shri P.B. Mallar-
adhya inter alia observed In the Legislative Councll on 28 January 1966: 

A grateful nation continues to mourn the loss of an able administra-
tor, a great statesman and a distinguished leader who ceaselessly 
worked for the masses and who wanted to uphold the prestige of the 
whole countIy. He died at the pinnacle of his glory. 

The courage. the grit. the firmness. the deternimation and the won-
derful imagination displayed by ShrI Shastri in our relationship with 
Pakistan are now natters of history. He rose to the occasion and 
proved convincingly and beyond all doubt that he was one of India's 
greatest national leaders. 

He set in motion the practice of discussion of national problems from 
the rank and file upwards. He had developed a new tachinque of 
consulting even the Opposition partIes in the Parliament on impor-
tant and vital issues and get their consent. 

Shri Mallaradhya further observed that Shastriji always asserted that 
in a growing democracy there was always scope for rethinking and freedom 
for the formulation of new poliCies and initiation of new schemes. He be-
lieved that a leader generally if he Is a real leader does not walk on beaten 
tracks, because in the political field, situations change, men change, condi-
tion change and environment changes. A real leader must match his poliCies 
to the changing conditions. 

Tashkent agreement, Shrl Mallaradhya sald, was a feather in his cap. 
In fact Tashkent agreement added a new word, a new dimension to the 
vacabulary and the concept of International peace. An apostle of peace, he 
went to Tashkent as a harbinger of peace and laid down his life for its cause. 

Paying homages to the departed leader. Smt. M.R. Lakshamma de-
scribed ShastriJi as a dedicated statesman who had carried the ship of State 
to the anchor of safety at the most crucial hour of Indian history. It was due 
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to his own ~eter~ination, farsightedness and tremendous power of organ-
isation and dlrection that the Pakistani aggression was met fairly and squarely. 
Great as he was as the leader of war, he was greater or perhaps the greatest 
as the leader of peace. 

. 
In his tributes, Shri D. Rajagopal observed that Shri 'Lal Bahadur 

Shastri by his actions and his deCiSions, which were polite but fIrm, proved 
,that with realistic approach also results could be achieved. 

Condoling the death of ShastriJi, Shri S.M. Krishna said that ShastriJi 
strengthened the path of peace shown to us by Mahatama Gandhi and 
Jawaharlal Nehru. Throughout his life he strived for world peace and we 
have to work for achieving that. 

Another senior leader, Shri V. Muniswamy said that Shastriji has 
with his distinct service to the nation carved out an image for himself in the 
minds of all Indians. He had earned the full confidence of the people of 
India. He went to Tashkent as ShanUdoot, I.e., ambassador of peace. He 
brought peace but in turn gave his life. 

Speaking on the occasion, Shri Goverdana Rao said that Shastriji 
strenghtcned the democratic principle and workcd for the unity and integrity 
of our nation. When we look at the IS-month period of Shastriji as we feel 
like reading IS Chapters of Bhagavadgeetha. He was pcrhaps the greatest 
source of inspiration. Democracy has takcn strong roots in India during 
Shastriji's time. Shastriji showed to the world that only democracy can bring 
about the greatest good of the greatest number. 

Paying his tributes, Shri G.V. AnJanappa said leaders like ShastriJi 
are born very rarely and his demise is a great loss not only to India but also 
to the whole world. Such great leaders are born very rarely. What Pandit 
Nehru could not achieve in IS years, Shastriji achieved in IS months. He 
was able to solve most of the problems confronting the nation. He led a very 
simple life. He has upheld the prestige of our country in the international 
level. 

Associating with the feelings expressed by the House Shri G.V. Hat-
tikeri. Chainnan. Karnataka Legislative Council inter alia observed: 

Shastriji has achieved serveral milestones which many leaders of the 
world aspired for. His demise is a great loss to t~e whole world. The 
people from all over the world have expressed thelr respects to Shas-
trijl. There are very few leaders in the world who have rendered great 
service for world peace. 
I had bccn to Indo-Pak border arca when I heard the news about 
Shastriji's death. The people there felt very sad after listening to this 
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news. I was in the arca which we got back from Pakistan's occupa-
tion. Thcy were all in praise of ShastriJl's achievcmcnts. He was 
tIying to maintain and strcngthcn pcace bctwecn Pakistan and India. 
In the face of strong prcssure from ccrtain quarters in his country 
not to agrec to the pcace talks as the qucstion of Kashmir was not 
there, Gcn. Ayub Khan had said, "I am dcaling with an honest man 
and not with a politician and so you cannot go on putting hurdles in 
my way.'" Nothing else than the above statcmcnt can be a better 
tcstimony to Shastriji's cfforts for maintaining peace. He has achieved 
this impossible-looking task bctwcen India and Pakistan. 

His decision-making powcr has been hail cd throughout the world. He 
had cordial relations with his colleagues. He has dedicated his life for 
the service of the motherland. 
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MAHARASI-ITRA LEGISLATIVE COUNCIL 

The Maharashtra Legislative Council at its sitting on 8 March, 1966 
unaniInously passed the following resolution, condoling the death of Shri Lal 
B3hadur Shastri: 

This House records the deep sorrow caused by the sudden demise of 
Shri Lal Bahadur Shastri, the second Prime Minister and a great son 
of India. Late Shastriji was the most faithful servant of the people, 
the grcat priest of humanity and follower of peace. He was religious 
and faith-abiding person. He discharged the work he undertook in a 
humble way but was very firm when occasions demanded. This was 
evident when he dealt wilh Hajratbal case in Kashmir and language 
dispute in Bengal. His graceful diplomacy in Nepal is still recalled. 
Behind his low-profile personality lay strong idealism. When Pakistan 
and China planned strategy of war against India, he dazzled the 
world by overpowering that strategy and showed the whole world 
indivisible unity of India and maintained the identity of India intact. 
He entered into a paet with Pakistan at Tashkent and showed the 
whole world that India is a peace-loving country. The sacrifice which 
he made in the National Movement and his high ideals will always in-
spire people of 11aharashtra. The House offers homage to his memory 
by expressing i 1s finn resolve to work ceaselessly for the noble ideals 
for which late Lal Bahadur Shastri sacrified his life. This house also 
shares the irnmense sorrow suffered by the members of his family. 

Deeply mourning the sudden demise of Shastriji, the Home Minister 
Shri D.S. Desai said that .Shastriji was a staunch advocate of the cause of 
the common man of this country. Being a common man himself, he was 
always worried about the welfare of the common man. Once he had said 
that it is futile to hold the post of the Prime Minister if he Is not in a position 
to achieve the welfare of the common man even as Prime Minister. 

Offering his condolences, Shri V.B. Gogte said that Shastrijrs tenure 
of eighteen .months as PriIne 11inister was a testing time of his life. 
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Describing Shastriji in the words of Samarth Ramdas Shrt Gogte said: 
Those who found Dharma 
are the incarnation of God 
They wcre there. they will be there. 
This is the gift of God. 

In his tributes. Shrt G.D. Madgulkar said that Shastriji was an ex-
traordinary person whose behaviour. living. looks. philosophy. and th1nk1ng 
were entirely Indian. He laid an ideal life of higher sac~fice. Shastriji lived 
like a common man and died like a common man. Even after accepting 
Prime Ministers hip. he performed his duties from the point of view of a 
master only-the one who has to guard the throne. holds the staff and has 
to reach the optimum level of sacrifice. His tenure of 18 months of Prime 
Mln1stership was like 18 chapters of Bhagwad Gita. 

Shri B.S. Vyas in his tributes said ShastriJi most clearly and most 
emphatically expounded with utmost candour the policy of this nation with 
regard to Pakistan. When Pakistan attacked India. he gave a tough fight at 
the risk of his own life. Shastriji had established a norm of gentleness. As a 
good administrator. Shastriji established certain democratic norms of be-
haviour. certain democratic norms of debate with the opposition which en-
abled him for consensus on all national issues. 

Shri Vyas further said that he was a man of words. He showed his 
prowess In war and equally did he apply all his strength for establishing 
peace. His life is an ideal to inspire the masses of this country. 

Paying homages to him. another prominent member, Shrt B.N. RaJhan1 
said that Shastriji did his best in improving the relations between Pakistan 
and India. As an apostle of peace, Shastriji went to Tashkent to bring home 
peace but unfortunately he passed away while making that attempt. 

Recalling his association with Shastriji. Shri V.B. Ambedkar said that 
Shastriji had great sympathy for the poor and respect for untouchables. 
Once he had said that he has grown admist poverty and sincerely desires 
that the poor should prosper in this country. 

Associating with the sentiments expressed by the members of the 
House, Chairman Maharashtra Legtslative Council inter alia said: 

ShastrtJ1"s demise has become immortal because of his long efforts to 
achieve peace which bore fruit. The stories of his sacrifices. character 
will surprise future generations. Shas triJ I was a man of principles 
and possesscd high moral character. He was industrious, coura-
geous. peace-loving and possessed unique fighting spirit. Such a 
great personality has become part of our history. India will be always 
proud of this great leader and continue to respect him. 
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MADHYA PRADESH LEGISLATIVE 
ASSEMBLY* 

The Madhya Pradesh Vidhan Sabha at its sitting on 7 February 1966 
unanimously adopted the following resolution: 

Madhya Pradesh Vidhan Sabha expresses its grief and heartfelt con-
dolences on the sudden and untimely demise of the Prime Minister of India, 
Shri Lal Bahadur Shastriji. who was a great freedom fighter, a popular 
leader of our nation and a great worshipper of peace. 

This House also expresses its deep condolences to the bereaved fam-
lly. 

Moving the resolution, Speaker, Madhya Pradesh Legislative Assem-
bly observed: 

"Lal Bahadur Shastri was an idol of exceptional patriotism, sacrifice 
and devotion to duty who appeared like a radiant star in the Indian sky and 
after showering his loving rays on the Indian people merged into eternity." 

"Shastriji was an amiable and simple person by nature, who rose to 
the top from the lowest rank and left a message to the entire world that in 
Indian democracy even the most ordinary person can rise to the highest 
office on the basis of his or her capability and intelligence. After assuming 
the office of the Prime Minister the unique qualities which we witnessed in 
him were the capability of taking quick decisions with firm determination 
and not to lose his patience even in the hour of gravest crisis. Both the 
qualities are worth emulating for any good administrator. 

With a view to making Tashkent Peace talks successful he worked 
with utmost dedication towards peace and diplomacy of the highest order 
and as a result, our country got prominence among big nations. The love 
which he got from Indian masses was evident when 45 crores of Indians 
were dumbed and shocked in silence on his untimely death. 

• Orlgtnal in Hindi. 
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1'.L4JIAR.ASHTRA LEGISLATIVE ASSEl\fBLY 

The r .... iaharashtra Legislative Assembly passed the following resolu-
tion on 8 March 1966 to condole the passing away of Shri Lal Bahadur 
Shastri: 

"This House records the deep sorrow caused by the sudden demise of 
S11ri Lal Bahadur Shastri. the most popular second Prime ~1inistcr and a 
great son of India. Late Shastriji was the most faithful servant of the people, 
the great priest of humanity and follower of peace. He \\'as a religious and 
faith-abiding person. He discharged the work which he undertook, most 
humbly but effiCiently but was very firm when the occasion demanded. This 
'\vas evident when he dealt with I-Iazratbal case in Kashmir and language 
dispute in Bengal. His graceful diplomacy in Nepal is still recalled. Behind 
his low-profile personlity lay strong idealism. when Pakistan and China 
planned strategy of war against India. he dazzlcd the whole world by over-
powcring that strategy and showed the whole world indivisible unity of India 
and maintained the identity of India intact. He entered into a pact \\1th 
Pakistan at Tashkent and proved to the whole world that India is a peace-
loving country. The sacrifice which he made in the national movement and 
his high ideals \\111 al\\rays inspire people of Maharashtra. The House offers 
homage to his memory by expressing its finn resolve to work ceaselessly for 
the noble ideals for \,\'hich late Lal Bahadur Shastri spent his life. II 

Decply mourning the sudden passing away of ShastrlJl, Chief Minis-
ter. Shri Vasant Rao P. Naik. made the following observation: 

"\\'hen Lal Bahadur Shastriji became the Prime Minister of this coun-
try some doubts \'{ere expressed as to \vho would be the Prime Minister after 
the death of Pandit Ja\vaharlal Nehru and how he would be in a position to 
run the affairs of the country. Late Pandit Nehru had a towering personality. 
When Pandit Nehru \vas alive a question was asked not only In the country 
but in other countries too as to who would succeed Pandit Nehru. Shri 
Shastriji gave a befitting reply to this question. to this country and to the 
\vhole world \,\'hieh has seen his achievement. Whenever there was any prob-
lcIn before the country, he tried to solve It finnly. But when the country 
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needed him most he left us at the age of 61. When he was making signifi-
cant achievements in the area of peace. he is not in our midst now. He came 
from ordinary family background and completed his education with great 
efforts. Whenever, any responsibility was given to him he discharged it very 
cfficiently with all eare." 

"He had become one with the eommon masses of this country. When-
ever people expected any action from him, he took that action firmly and 
fearlessly. Whcn Pakistan attacked us the world believed that since India is 
a peace-loving country. it will not be in a position to face the attack from 
Pakistan. However this impression of the foreigners was totally belied. The 
country unitedly rose to the occasion under the leadership of Shastriji and 
taught a befitting lesson to Pakistan. Pakistan's intention was to send its 
army in Chhamb Sector and secede Jammu and Kashmir from India. They 
had started aggreSSion in Chhamb Sector. At the time, I was in Delhi. I went 
to mcct Shastriji at 10 P.M. and told hiIn that if ihey blew up the bridgcs In 
that area it would ereate serious situation. At that time Shastriji said: "Don't 
worry, see what happens". The next morning, the news came that our army 
attacked Pakistan from the other front. We were successful in organising 
our army's aggrcssion from Larore side. Shastriji took that decision very 
firmly and the whole world was taken aback. He had a knack of taking 
pcople bcl0nging to all political parties in the country with him. He was very 
firm in doing things which were necessary to be done in the interest of the 
nation. He led the country in the most difficult circumstances and the 
country got his leadership. He believed that the policy of the country should 
be decided by taking into confidence people and the political parties and by 
having frequent consultation with them and he used to work In this spirit. 
The country would have definitely made progress under his leadership. But 
unfortunately, we did not get that opportunity. He used to take very practi-
cal view of all the problems. Unfortunately, we have lost a very great perosn 
and this loss has caused irreparable loss not only to this country but to the 
whole humanity." 

Sharing the sentiments expressed by the Leader of House, Shri K.N. 
Dhulup said that though Shastriji led an ordinary life, his achievements 
were extraordinary. During his brief tenure as Prime Minister, he made 
efforts to see that India gets a place of honour among the comity of nations. 
He knew peace was very necessary to preserve the freedom and the unity 
and integrity of our country and made all efforts to bring about peace at 
Tashkent. 

In his tributes, Shri P.K. Alre, a senior kader of the House said that 
Shastriji has trodden the path of life amidst worst poverty and even after 
becoming the Prime 11inister he remained poor. In fact ~e was the person 
\vho actually practised in life the qUintessence of Gandhlan Thoughts and 
philosophy. 
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Paying his rcspectlful homages, another member Shrl S.K. Athale 
described Shastriji as a courteous and polite leader who had great sympathy 
for the common man. His achievement at Tashkent can be described as the 
one for which the world was astounded when the lamps were lighted on the 
path of peace by his immortal act. 

Offering his heartfelt condolences Dr. P.V. Mandllk sald that words 
fail to explain the greatness of Shastrlj1. He grew in Gandhlan traditions and 
rose to eminence from common man background and workcd for the cause 
of the common people till the end. A true homage to him would be to incul-
cate his qualities and implement them in our life. 

Another prominent member. Shrl s.o. Patkar said that Shastriji. with-
in a short time. shed ofT the doubt regarding his handling of foreign poliey 
matters. He not only meticulously pursued the tradition of foreign policy 
started by Pandit Nehru but also implemented that policy very firmly when 
ever the occasion so demanded. 

Associating himself with the sentiments expressed by the House, 
Speaker, Maharashtra Legtslative Assembly observed: 

"La! Bahadur Shastriji was a miraculous personality. He was an ex-
ample of how a man can be small in stature yet he can have great cultural 
height. He was also an example of how a person can be physicially weak yet 
strong in action. Shastrlji possesses several virtues like politeness and 
firmnress, peace and revolution. purity of action and achievement. It Is defi-
nitely a miracle to rise to the post of Prime Minister from such a poor 
baCkground. But still greater miracle is that even though he held the highest 
post. he did not forget the poor pcople and died as a poor man. He showed 
what kind of leadership India should have. Leadership of India should not 
concern itself with politics and agttation but it should be one with the aspi-
rations of the poor people and it should take up the responsibility of fulfill-
ing them and continuously striving to achieve that. Lal Bhadur Shastri 
symbolised the leadership of this kind." 

"The speCial quality of his leadership was that it was based on Indian 
cthos. La! Bahadur Shastri has started a tradition in this country of creat-
ing an ideal culture by synthesising values of Indian culture and values of 
life. He never aspired for any post. He believed in performing his duties and 
when he felt that he could not perform his duties, he did not hesitate in 
tendering his resignation as Railway Minister. He laid down the ideal of 
adopting sensitive approach by becoming one with the aspirations of the 
people. " 

"In the galaxy of the leaders of India, Lal Bahadur Shastri has made 
his name immortal. During his tenure India had to face several calamities. 
But he tried to overcome them with firmness and detennlnation. We are 
grateful to him." 
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MANIPUR LEGISLATIVE ASSEMBLY 

In an obituaty reference to the passing away ofShri Lal Bahadur Shastri, 
Chief Minister. Shri M. Koireng Singh made on 31 January 1966 the following 
observation : 

Shortly after Prime Minister Jawaharlal Nehru. he was elected to be his 
successor by the parliamentary party. He worked only for about one and a half 
year. Within this short time India met with many difficult situations. Pakistan 
invaded India in many sectors. Though he looked like a short-statured person 
yet everybody knows what action he took to meet the excessive Pak aggression. 
When India fought with Pakistan. he himself went to the front. Although 
Pakistan was equipped with foreign arms Indian Jawans defeated them in many 
sectors. Shastriji had shown the ideal to save secularism and prestige of the 
country. He tried to accommodate every opinion and he was very swift to take 
his own decision. After that with the initiative of Russia to bring peace between 
the two countries. the two leaders-Prime Minister of India and President of 
Pakistan met in a conference at Tashkent. Every power of the world was anxious 
about the outcome of the conference. Everybody knows that on the second day 
the stand of the two countries was very stiff and a situation had came when no 
result could be achieved. Shastriji was not only a brave man but also a peace 
-loving person.Tashkent conference was a bright example of this. He tried to 
implement the resolutions of the U.N.O. He with a great statesmanship tried to 
bring peace between India and Pakistan for which every nation of the world 
appreciated him. On the very day he achieved the goal he had a heart-attack and 
at 1.30 A.M. he left the world. On hearing this every Indian and every nation of 
the world were overwhelmed. He achieved what he desired. We have lost a leader 
and on his loss everybody is in grief. When his corpse reached Delhi and at the 
cremation ground lakhs of people from allover the world paid their last respects 
to him. Shastriji thought much for Manipur and the eastern backward border. 
When he was the Home Minister we met him in delegation for granting status 
to our Assembly. At the time of the formation of the Ministry in Manipur, Tripura 
and Himachal Pradesh. they could have easily rejected our demand saying that 
we had less population. But he heard attentively and gave us 3 Ministers and 
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2 Deputy Ministers. He raised the status of Chairman of Standing Committee. 
He gave me an impression of accommodating other's views at the time of my 
interview. He is no more among us. The secularism which he advocated has to 
be strengthened. 

Mourning the passing away of Shastriji, Shri L. Achaw Singh described 
him as a lover of democracy and peace, who fought bravely to maintain the 
integrity and independence of India and did not yield to the enemy during the 
war time. 

Expressing his grief at the passing away ofShastriji, Shri Y.Yalma Singh 
said: "The loss of Shastriji I would say is the death of a martyr. He died for a 
larger cause "I believe the world and the future generation will consider his 
death as a great loss not only to India but also to the world. He sacrificed his 
life for the peace of the world. If it were only for peace \\1th Pakistan. I do not 
believe that he "vould sacrifice his life. In this view India had made contribution 
of the life of her beloved Prime Minister .... Shastrtji was an ideal leader who 
brought India to a higher status, for which India owes a great debt to him. After 
Gandhiji and Nehru, Shastriji fought bravely for democracy, sccularism and 
non-alignmcnt and showed that the concepts are not unreal. He was soft as 
flower and hard as stone. He sacrificed cverything in the service of the country. 
During his Prime Ministership it was his habit to hear everybody, even the 
commonest person. We know this when we visited him as a member of 
Committee. He came from a very poor family and as such he lmew poverty. But 
when circumstances demanded he was so active and so strong that that he 
would not move even a step behind. I share the grief of his loss." 

Shri N.lbomcha Singh In his tributes said: 

He was a common man and a great leader. His simplicity gained the 
hearts of the pcople. This was vivid from the fact that great leadcrs of big 
countries carried his coffin and joined the cremation. He had no enemy. 
The agreement between India and Pakistan Is the outcome of his special 
quality. 

The House later adopted the following resolution: 

The Manipur Legislative Assembly mourns deeply and expresses its deep 
appreciation of the wise statesmanship with which Shri Shastriji con-
ducted the affairs of the country in its serious Internal problems. 

It expresses its heartfelt satisfaction at the leadership with which Shrl 
Shastriji guidcd the nation and upheld the freedom, honour and the 
territorial integrity of the country in its criscs. 

It expresses its sincere affection for Shri Shastriji for his SimpliCity, 
modesty and integrity. 
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It expresses also its sense of thankfulness to Shri Shastriji for the set-
up of the democratic institution in Manipur during his Home Minister-
ship. 

It prays to Almighty God for the peace of the departed soul of Shrt 
Shastriji and resolves to observe two minutes silence by standing as a 
mark of respect to this great National Leader. 
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NAGALAND LEGISLATIVE ASSEMBLY 

Making an obituary reference on 24 February 1966. to the passing 
away of Shri Shastri. Chief Minister Shrt P. Shilu Ao. said: 

ult is with deep sense of loss and heavy heart that we are assembled 
here to pay our respect and homage to late Prime Minster Shri La! Bahadur 
Shastri who passed away on the night of 11th January 1966 at Tashkent. In 
between the last session and this session. the greatest national Incident was 
the sad and sudden demise of our late Prime Minister. Shrl La! Bahadur 
Shastri. While our people were overjoyed to hear the happy news of the 
successful talks at Tashkent at that zenith hour, he passed away In the soll 
of USSR. 

"I shall briefly refer to the various aspects of the career of the late 
Prime Minister during his nearly 44 years of public life, his services and 
sacrifices for the love of his people and the country. His early education In a 
country school made a deep impression on his mind and had a lasting 
influence on him throughout his career. His distinguished services In the 
State of U.P. and his successive roles In Government of India In 1952 made 
him an able admlnistrator and mature Stateman. When he was elected 
leader of Congress Parliamentary Party and was called upon to shoulder the 
heavy responsibilities of becoming the Prime Minister of India, he had to face 
several crises one after another, but every time he rose to the occasion. 
Whether it! was In Kashmir or Indo-Pak conflict or Orissa Ministers crisis or 
food situation or financial situation. Sweeping victory of the Congress In the 
first General Election was mainly due to his organisational skill and careful 
selection of party candidates. Theft of holy relic from Hazratabal Mosque In 
Kashmir. and the tact and skill shown in solving that explosive situation 
and the decisive role played by Shastrlji is well known. Shastri was a rare 
example of highest degree of integrity and constltut1onal responsibility and It 
was proven beyond doubt when he resigned as Railway Minister for a major 
raU accident at Ariyalur. 

"Within short span of time as Pandltji's successor Shastriji had en-
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dured himself to the millions of his countrymen with his affability, humility 
and sense of purpose. To understand the aspirations of the common Indian 
villagers and sympathise with them, a man of masses, Shastriji, ralied cou-
rageously and united the nation and won the admiration of even the worst 
critics during Indo-Pak anned conflict. Nonetheless important was the firm-
ness shown in Kutch incident. As a man of advanced thinking and as an 
experienced statesman, he stood to meet the challenging situation whether 
internal or external and as a silent worker whether as a Prime Minister, 
Minister or no Minister, he did never shirk any responSibilities, however 
arduous it was and, as a national leader, he was strong and determined. 
The successful culmination of the series of talks at Tashkent was mainly 
due to his Statesmanship. As a leader of the greatest democracy in the 
world, Shri La! Bahadur Shastri steered his people in the most crucial times 
in history and paved the way for new peace era. 

"The people of Nagaland have ample reason to be particularly grateful 
to late Shastriji because he was very keen to restore peace in this strifetorn 
state of Nagaland. It is really a great pity for all of us-the people of Nagaland 
that his healing touch would not be there any more. 

"Though the late Prime Minister Shastriji is no longer in our midst yet 
his great example, good works done by Shastriji and his ideals shall guide 
us. We shall be doing our duty well in following the foot-steps of our great 
departed leader and take up in right earnest the unfinished task left by him I:;: 

to build our country, India as a nation, strong, healthy and prosperous." 

The Assembly later adopted the following resolution moved by the 
Chief Minister. 

The Assembly deeply mourns the loss the country has sustained by 
the sudden and untimely death of Shri Lal Bahadur Shastri, Prime 
Minister of India and expresses its deep condolence and sincere sym-
pathy to the members of the bereaved family. 

This Assembly requests the Speaker to convey this message to Shri-
mati Shastriji, widow of the late Prime Minister. 

This Assembly further resolves that as a mark of respect to the mem-
ory of the departed Leader, the House adjourns its sitting for the day. 

Paying his tributes to the departed leader, Speaker Nagaland Legisla-
tive Assembly observed : "Shri Lal Bahadur Shastri was a man of tolerance 
and patience. His readiness to negotiate the complicated problems whether 
internal or extcrnal in a peaceful manncr without undermining the prestige 
of the country gained confidence of all both in the country as well as 
outside. His dealing \vith the masses with genuine sincerity simpl1city and 
humane feelings and fairness made him a man of the masses. Although~e 
. . ,:,;,: .. _\\~;\\\~\\::@II .:.:,: ' .. ~ ... ·.:;:.::!ttt!~~~~~~~\\\~:~::::~~~:~r~I/:;:«::;::::::: ~:;:, 
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was the Prime Minister of India for a very brief period of 18 months, his 
achievement during this period reminds every body that a single hour of 
gl0rious life is worth more than an age without a name. In spite of many 
difficult problems. he was able to keep the nation united to face those 
problems with courage. determination and wisdom possessed by him. 

"He \vas an angel of peace and snatching away of such a towering 
personality by the cruel hand of death is not only a tragtc loss to our 
country but has left a void in this critical hour of country's history which is 
difficult to fill in. He died in harness and dedicated himself to the cause of 
the nation. It well be doing true scrvice to his memory if we all dedicate 
ourselves for the cause and the task for which Shri Lal Bahadur Shastri 
lived and died so that we may fulfil the task which he has left unfinished by 
giving whole hearted support to our new Prime Minister Shrimati Indira 
Gandhi. 

"May God keep the departed soul in peaee and gtve His bleSSings to 
the \\1do\v and family of the departcd leadcr." 
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TAMILNADU LEGISLATIVE ASSEMBLY 

The Tamil Nadu Legistlative Assembly passed the following resolution on 
28 January 1966 in its obituary reference to the passing away of Shri La! 
Bahadur Shastri: 

This House expresses its profound sense of grief and deep sorrow at the 
most sudden and fateful demise of the late Prime Minister. Sri La! 
Bahadur Shastri on 11 January 1966 at Tashkent. where he had been 
on a momentous mission of peace with honour and goodv.111. 

He led the nation to victory against aggression and secured its honour 
in pcace. In this glorious and noble endeavour he made the supreme sac-
rifice of his life and he will be ever remembered in history as one who laid 
down his life at the altcr of pcace. He was great in his life and greater in 
death. In honour of his hallowed memory.lct us rededicate ourselves to 
the noble ideal of selfless devotion in the service of the country and its 
honour and prospcrity for which the late Prime Minister lived and died. 

This House conveys its deep sympathy and condolence to his noble 
spouse. Smt. Lalita Shastri and the members of the bereaved family. 
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PUNJAB VIDHAN SABHA 

The Punjab Vidhan Sabha passed the following resoultlon on 15 Feb-
ruary 1966 in its obituary reference to the passing away of Shri Lal Bahadur 
Shastri. 

That the Punjab Vidhan Sabha places on record its deep sorrow at 
the passing away of Shri Lal Bahadur Shastri. The nation was de-
prived of its brightest jewcl on the dreadful night of the 10th January 
1966 when. standing at the pinnacle of glory. Shri Lal Bahadur Shas-
tri was snatched away from us by the cruel hands of death. Shri 
Shastri's services to the nation were so Significant that he could 
easily be callcd as the consolidator of Indian freedom. 

Shri Lal Bahadur Shastri was a man of peace and goodwill. He sym-
bolised the traditional virtue of himillty and greatness of mind. The fusion of 
these qualities was never so complete in any personality as was in this great 
leader. 

This House has a special reason to be deeply attached to Shrt La! 
Bahadur Shastri as ever since his association with Lala Lajpat Rai, he had 
always been specially benevolent to Punjab. 

This House will indeed honour itself by paying respectful homage to a 
man whose entire social and political career was a tale of devotion to the 
interests of the people and sacrifices to the national cause. 

The members of the Punjab Vldhan Sabha eonvey their hearfelt con-
dolences and sympathy to Smt. Lalita Shastri, and all other members of the 
bereaved family. 

Moving the resolution, Chief Minister, Shrt Ram Kishan observed: 

Today we have gathered here to express our heartfelt condolences to 
a great son of India, late Prime Minister Shri Lal Bahadur Shastri. The night 
of 10 Janurary. 1966 was a terrible one for our country and the world as a 
whole. On that fateful night a great man of India, Shri Lal Bahadur Shastri, 
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our beloved Prime Minister who was a beloved friend of the whole world was 
snatched away from us forever by the cruel hands of death. No other news 
was as sad and shocking as this one to the world as it came at a time when 
he had sho~ the path of peace and tranquility at Tashkent not only to 
crores of IndIans and Pakistanis but also to the whole world. The agreement 
reached at Tashkent between Shri Lal Bahadur Shastri and President Field 
Marshal Ayub Khan of Pakistan with the coopcration of Mr. Kosygin, the 
Prime Minister of U.S.S.R., is a golden document for the world at large which 
will always serve as a beacon light to diffcrent nations and every human 
being. 

Shastriji's departure at this juncture is a colossal loss to the whole 
world. He led us to the path of peace and tranquility which the nations and 
humanity had been searching for ccnturies. Shastri's life was a symbol of 
simplicity, love, affection, sen1ce, penance and sacrifice. Through his far-
sightendness, he created a history which will be written in golden letters. 
More so when Shri Shastri became the Prime l\1inister and led this country 
for 19 months, he instilled a new spirit, a new enthusiasm and a new feeling 
throughout the nation. It was through his sinccre efforts and hard work that 
he made the whole nation so strong and powerful that India can never forget 
it. Shastriji had calibre, strcngth and courage to solve the most complex 
problems. While his face radiated with joy and happiness, his eyes exuded a 
unique glow. Apart from all this, he had firmness and strength by which he 
was able to resolve the most complicated issues. Throught these virtues of 
love and affcction, he had won the hearts of the people to such an extent 
that every family in India regard cd Shri Lal Bahadur Shastri as a member of 
their own family. 

Lal Bahadur Shastri has left an indclible impact on the people of 
India particularly those of Punjab. He always admired the courage, boldness 
and sense of discipline among the people of Punjab. During its hour of trial, 
he led the nation with great determination and courage. The whole of India 
1s grateful to him. It will not be to of place to say that during the Indo-Pak 
conflict, he cmergcd both in India and the world as a Gcneral of the fighting 
forccs. As a strong man and a great hero he played a very important role in 
enhancing thc prcstige and honour of the country before the world and 
thereby placed his nation on a high pedestal in the comity of nations. He not 
only won the pcoplc's hearts but also fclt their pulse. His heart bled at the 
miseries of the people and in this way he gawe the country the right kind of 
leadership. The way the hcarts of the Indian pcople were united during the 
aggreSSion of 1965 and the willingness and dedication with which the whole 
of India unitcd undcr his leadership will be written in golden letters in the 
history of India. 

He served the country in diffcrcnt capacities but he was the first 
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Prime Minister in the world who had no life insurance, no bank balance, no 
property and no house of his own at the time of his death. On the contraty, 
he left behind a debt ofRs. 400/- against his car. He was to repay that debt. 

Today India and for that matter the entire world knows that having 
been brought up in a school mastcr's family, how he lived a life of simplicity 
and poverty. After completing his school education, he jumped into the 
freedom struggle of India when Mahatma Gandhi gave call for 'Non Coopera-
tion' In his life time, ShastriJi went to jail as many as seven times and 
underwent imprisonment for about nine to ten years. He made this sacrtflce 
for the sake of freedom of India. When the wave of non-cooperation sub-
sided, he again got admission in Kashi Vidyapeeth and got education under 
the renowned philosopher Dr. Bhagwandas. Thus, he got his degree of 6Shas-
tri' from this Vidyapceth. Thereafter, he devoted his whole life for the cause 
of the nation and started active participation in the politics of India. He was 
twenty five when Pandit Jawaharla1 Nehru hOisted the flag of complete inde-
pendence in Lahore. At that time, he accepted the leadership of Pandit 
Nehru. But nobody could have imagined that this man. La! Bahadur Shas-
tri. will become the second Prime Minister of India after Pandlt Jawaharlal 
Nehru. It was his SimpliCity. his qualities. his hard work and honesty which 
attracted the people of the country. The saying 6comlng events cast their 
shadows before' fits perfectly well on Shastriji's life. 

After coming Into contact with Lala LaJpat Rai, in 1926, ShastriJI 
became a member of the ~ervants of the People Society'. In Allahabad, he 
served in various capacities. He became the Vice Chairman of Allahabad 
Municipal Board. He was the Secretary of Allahabad Congress Committee. 
He also worked as the Secretary of District Congrcss Committce. Aftcr work-
ing in Uttar Pradesh Congress Committec. he was elcctcd the Gcneral Sccre-
tary of Uttar Pradesh Congress Committee in 1935. When In 1937, General 
Elections were held in India undcr provincial autonomy, he was elected 
mcmber of Uttar Pradesh Assembly. When he cntcred parliamentary life he 
went on earning glory day by day. 

He actively participatcd in the freedom struggle of the country from 
1921 to 1942. In evcry movement of that pcriod. he emerged as an out-
standing leadcr. Whcnever a call for an agitation was to be given. he would 
be the fIrst man to lead the voluntecrs. Whencver an occasion was to came 
to receive the blow of "lathi', he would be the leadcr of the voluntecrs. On all 
occasions, he was the first to come forward. 

In 1946, he was again elccted to the Uttar Pradcsh Leglslature, and 
was appOinted as Parliamentary Secretary to the Chief Minslter. On this 
post. he worked intelligently and the result was that he was appointed the 
Minister for Home and Transport. In this way, he continued to lead and 
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guide Uttar Pradesh for five years. He had the ability and potentiality to 
work. It was his boldness which impressed Pandit Jawaharlal Nehru. When 
in 1952 the first General Elections in India were held. Pandit Nehru appi-
onted him in charge of Congress election campaign and he managed the af-
fairs effiCiently throughout the country. He organised the whole election 
work and performed his duties sincerely. He used to work till 2 to 3 A.M. 
and wake-up at 6 O'clock in the morning. After first General Election in 
1952. when first ever Parliament of India was constituted. he was elected a 
member of Rajya Sabha. Then he became the Union Minister for Transport 
and Railways and held this portfolio for four years. Thereafter an incident 
took place which is worth writing in bold letters in the parliamentary history 
of India. On 19 November. 1956 a rail accident took place at Ariyalur on 
Southern Railway in which 150 persons lost their lives. Shastriji immedi-
ately resigned as Railway Minister. By resigning. Lal Bahadur Shastriji set 
an ideal example which will be remembered for ever. While accepting his 
resignation. our late Prime Minister. Pandit Jawaharlal Nehru gave a state-
ment in Parliament in which he had stated that "Shri Lal Bahadur was a 
man of the highest integrity with devotion to high ideals". He said that he 
was accepting La! Bahadur's resignation because it would set an example in 
constitutional propriety and not because Lal Bahadur was in any way re-
sponsible for what had happened. 

But Shri Lal Bahadtir Shastri had said that as a Railway Minister he 
owns moral responsibility for that accident. 

Shri Lal Bahadur Shastri had come before the people of the country 
with a very high sense of moral character and this was for the first time that 
people could know that he was a man of firm determination and that is why 
he had submitted his resignation from the office. 

When he had submitted his rcsignation and it was being discussed in 
the Parliament on 27 Novcmbcr. 1956. in reply to that discussion he had 
said: 

"Perhaps due to my bcing small in size and soft in tongue. people are 
apt to bclievc that I am not able to be very firm with them. Though 
not physically strong. I think I am internally not so weak". 

This reflects how firm he was in his determinations and this incident 
brought home to the pcople that he was a man of fi.~ness and internal 
strength. Therafter in March. 1958. he became the MInIster for ~ommerce 
and Industries and for the first time. he had introduced an Agro-Industrial 
Integration Scheme which aimed at setting up industries in each and every 
village for removing unemploymcnt prcvailing among the common man. peas-
ants and the rural masses. Thus. he made efforts to bring industry to most 
of the villages of the country. Then. after the death of Pandit GOv1~dBallabh. 
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Pant, he became the Home Minister of the country. While holding the charge 
of this office, he proved himself to be a great negotiator and had the skill to 
bring about compromises. He used to win the hearts of the people through 
persuasion and sincerity and he got an opportunity to display this quality 
when a serious controversy on the issue of language had cropped up in 
Assam while he was the Home Minister. He listened to the views of the 
people of west Bengal and Assam and found out such a solution which was 
acceptable to both the parties. 

When Shri Lal Bahadur Shastriji became the Prime Minister of India, 
countries like Nepal. Burma and Ceylon came closer to India by removing 
the misunderstandings through persuasion and sincerity. 

He again submitted his resignation in August 1963 under the Kama-
raj Plan and on the 24 January 1964. he was redinducted in the Council of 
Ministers as Minister without porfolio. Shrt Lal Bahadur Shastri. as a minis-
ter without portfolio. resolved the issue of holy relic in Kashmir intelligently 
and courageously. In this way. he kept on finding out the solution of each 
and every serious and tedious problem and added a new chapter in the 
efforts for achieving national integration. This is why after the passing away 
of Pandit Nehru. he became the Prime Minister. The manner in which he led 
and guided the country is very well known to us. He remained our Prime 
Minister for a very short span of 19 months but within this span of time. he 
proved himself in the real sense a true successor of Mahatma Gandhtji and 
Pandit Jawaharlal Nehru. He was able to bring about unity and emotional 
integration in the real sense through fostering feelings of love and affection 
among the people. His first broadcast to the nation after becoming Prime 
11inister reflected how he was dedicated to the ideals of democracy and 
world peace : 

"Our way is straight and clear-building up of a socialist democracy at 
home with freedom and prosperity for all. and the maintenance of 
world peace and friendship with all nations abroad. To that stralgth 
road and to these shining ideals. we re-dedicate ourselves today". 

On the one hand he did a lot of things for the country and at the 
same time, he performed great things for other countries also. When a Con-
ference on Non-aligned countries was held in Cairo wherein the leaders of all 
the member countries of the non-aligned movement had assembled. he em-
phasized the need to put an end to all wars and exhorted all the non-aligned 
nations of the world to play a vital role so that the world may live in peace. 
The whole world recogniscs this. He visited Rangoon to meet General Ne 
win. He also visited Ceylon and amicably resolved the problems of the Indi-
ans living there. These arc few of his numerous achievements which present 
him as an embodiment of pragmatism and determination. not only before us 
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but before the world also. We know, how India was put into an embarrass-
ing situation on the issue of Kashmir, but he resolved this problem amicably 
and added a feather in the cap of the country. Neither he, nor the country, 
wanted war. Yet when the war was thrust upon us, we all know how finnly 
and bravely he stood to face it. He visitcd Tashkent to brlng about peace 
which will ever remain as an example to the world. Bestowed with these 
qualities and the acts he performed, he won the hearts of millions of the 
people of this country. Not only leaders of this country but a galaxy of great 
leaders of world paid rich tributes to him. 

He had written a biography of Madam Curie in Hindi. On the one 
side, he was extremely busy, yet he had a hobby of swimmlng and playing 
table tcnnis and badminton. He also used to enjoy the company of children 
and play with them whenevcr he got time. 

Once he had said, "I am so short that nobody likcs to play with me. I 
therefore, turn to cpi1dren." Whi~e playing with children he used to mix up 
with them. Not only children but he used to meet everybody with love and 
affection. Today when we think of him. we remember how he guided every-
body. We pray to God to bless us with strength to follow the footprints of Lal 
Bahadur Shastri so that we could make the country strong, a task left 
incomplete by his untimely demise." 

Speaking on the occasion, Sardar Gumam Singh described Shastriji 
as a man of genial temperament and an unassuming democrat. "He led the 
nation with case and confidence and made serious efforts to solve our 
problems with rcsoluteness. During his short period of stewardship of the 
nation, he had fulfilled the trust we repose in our democratic processcs. His 
name will always be aSSOCiated with justice and integrity, the two noble 
aspects of humanity." 

Associating himself with the resolution passed by the House Dr. 
Baldev Prakash said that the high ideals set up by Shastriji before the 
country make us bow our heads in revcrence to him. Dr. Prakash said that 
poliCies can be opposcd by anybody. There is always a scope for that but to 
give due regard to other's opinion and to follow it was the uniqueness of 
Shastriji only. He had set new traditions in democracy. 

Paying his tributes senior leader Choudhary Devi La! described Shas-
triji as a great warrior of our freedom movement who made great sacrifices 
for the freedom of the country and after attainment of freedom, established 
lofty ideals for governance of the country. Shastriji had put his head and 
heart together to maintain freedom and peace of the country and signing of 
Tashkent agreement \vas an evidence of it. 

Shri Jangir Singh Joga said that in the annals of our history there 
ij 
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are rare examples of the kind of service which ShastrlJI rendered for keeping 
the freedom of the nation intact. He further said that ShastriJi passed away 
when India was in dire need of leaders like him to serve the country self· 
lessly and to raise the dignity and glory of the nation. 

Sharing the views expressed by other leaders, Shrl Ram Pyara said 
that Shastriji followed our ancient traditions of leading a noble and ascetic 
life. The sacrifices he made and the challenges he confronted and rebutted 
to save the honour of the country will be writtcn in golden letters In the 
history of India. 

In his tribute. Choudhary Nct Ram said that ShastriJi left the world 
at a time when he was engaged in solving the problems of the country to 
lead the nation in the right direction. According to Choudhary Net Ram, we 
should continue to follow the path of progress directed by Shastriji so that 
India could emerge as a strong nation. 

Associating \\'ith the sentiments cxpressed by the House, Speaker. 
Punjab Vidhan Sabha. while concluding the obituary rcferences said: 

Shr! Shastri \\'as a great fighter for freedom. He was an uncompro-
mising defendcr of the security of the country and was a determined seeker 
of peace both national and international. He was very anxious to make the 
country at peace with all the neighbouring countries. He tried to solve the 
problems - disputes with Ceylon. with Nepal and other countries. When he 
became the Prime Minister, the country was faced with a number of prob-
lems. He solved some of them and made a determined effort to solve the 
others. He set new conventions· very healthy conventions in democracy. He 
was very anxious to associate the leaders of opposition in the country with 
him before taking any decision on any important problem. He was a man of 
humble origin. He came from the poorest region of India and by sheer dint of 
his sense of service and sacrifice. rose to the highest position in the country. 
But throughout. he resisted temptations for personal power and wealth. 
During his short regime, the nation was re-built. He was able to restore 
confidence. give back determination and develop a sense of pride in the 
nation. The nation had confidence in him and he also had faith In the 
destination of the country. I am confident that if he were given more time by 
fate, he would have solved all problems with which the country was faced. 
The present day India and the generations to come will always get inspira-
tion from his life and from his deeds. 

1078 



PO.NDICHERRY LEGISLATIVE ASSEMBLY. 

The Pondicherry Legislative Assembly passed the following resolution 
on March 3 1966 to condole the passing away of Shri Lal Bahadur Shastri: 

We are deeply distressed at the passing away of Shri La! Bahadur 
Shastri. Prime Minister of India. This House expresses deep anguish 
and conveys its hearty condolences to the bereaved family. 

Moving the resolution. Chief Minister SM V. Venkatasubha Reddiar 
observed: 

When Shastriji took over as Prime Minister, he had an enormous task 
ahead of him in tackling problems abound, both within and outside, 
the country. He came forward to shoulder the responsibilities and led 
the nation with a farsIghted vision and great wisdom. Shastrtji mixed 
with people In a friendly manner and was known for his humility and 
simplicity. He was an embodiment of calm and gentle approach and 
strived to usher in peace within the country, in the neighbourhood 
and in the entire world as a whole. He wanted peace and at the same 
time he never compromised. He never sought to undermine the dig-
nity of our country to buy peace. He was soft and peace-loving and at 
the same time determined to take up his task ceaselessly. Hence, he 
stood as a rock when our country had undergone a serious threat few 
months back and guarded not only the borders of the country but the 
honour of the nation also. At that crucial juncture the people of the 
country unitedly stood as one under his inspiring and firm leadership 
and the lesson we learnt that unity adds to our might to overcome 
foreign invasion needs to be enshrined in golden letters. While over-
coming aggreSSion and violence, he also took upon the peaee mis-
sion when it was widely felt that peace and friendly relations should 
prevail among the countries of the world. His noble service to usher 
in peaee is commendable. 

·Original in Hindi. 

. ,:.: ':'.' .... 
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His role in reaching Tashkent Accord to establish peace is a sign11l-
cant and epochal prime task he had ever undertaken. 

He was a humane person amidst the sea of humanity. He was held in 
high esteem and was loved by the countrymen as their affectionate 
leader. He dedicated his life to the welfare of the country. His deter-
mined approach to work for reaching a peace accord at Tashkent had 
taken toll of his life. The country was put at a great loss which is 
indeed difficult for us to bear. We must follow his cherished ideals to 
usher in an era of peace, and unity and his ceaseless optimism and 
to achieve country's progress. 

Speaking on the occasion, Leader of the OppOSition Shri V. Ka1lash 
Subbiah said that Shastriji"s death is an irreparable loss not only to the 
nation but to the entire world. He was from tradition of leaders who stood 
against the British Imperialism. He hailed from a poor family but rose in life 
to occupy the highest scat of power which was due to his remarkable contri-
bution to the national life and his role in our freedom struggle. He has 
carved a niche for himself in the annals of history especially of post-inde-
pendent India for he assumed greater responsibilities as part of his duty. 
When it was wondered as to who could take up the Prime Ministerial berth 
left vacant by Shri Jawaharlal Nehru, Lal Bahadur Shastri became the 
nation's obvious choice for the coveted post. He entered upon his office at a 
time when country was facting too many problems. It was his great skill that 
contributed to evolve solution to all of them. Referring to the unspiring 
Leadership of Shastriji Shri Subbiah said: 

Pakistani aggreSSion or attempts towards that end in our frontiers 
were boldly tacklcd by him. He infused courage into the minds of our 
Armed Forces personnel especially in the Lahore Sector and led our 
soldiers to the path ofvictoty pushing back the PakIstani milltary. He 
was a tiny figure but his stature was awe-Inspiring. He was magnant-
mous, courageous and a determined leader. His sign1flcant service in 
safeguarding the security of our country during the war time proved 
to the world his strong-willed determination. He was equally deter-
mined to establ1sh peace Immediately after war and it was a histori-
cal moment for India to have waged peace following a war. 

It is remarkable that he took part in peace talks no sooner than the 
war ended. His determination was alIke, both in providing security to 
the nation and ushering in global peace. Tashkent Accord laid a 
foundation for world peace. He proved to the world that India wanted 
peaceful co-existence with Its neighbouring countries especially Paki-
stan. He strived hard to do away with rivalry and enmity. One of the 
Panchsheel views that negotiations can help solve border disputes 
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had become a reality through his efforts at reaching Tashkent Ac-
cord. That's why he has become an exemplary figure before the whole 
world. Not only the people of India but the whole of humanity should 
treat Tashkent Accord to be Shastri's last will for the common good 
of mankind. 

Recalling Shastriji's association with the Union Territory of Pondich-
erry Shrt Subbiah said that in 1962 when Shastrtji was Union Home Minis-
ter he had met him in comnection with the Union Territories Act that was 
then under consideration. There were many differing views on setting up Ju-
diciary in Pondicherry. Shastriji was very firm in his commitment that the 
jurisdiction of Madras High Court should extend to Pondicherry too and he 
saw to it that this was included in the proposed Act. Later on in 1963. there 
was an attempt to bring about an amendment and to set up Judicial Com-
missioner's Court. In June 1963 when he met him again in this regard. 
Shastrijilearnt from him about the proposed amendment. He was not aware 
of the intended changcs that were to be effected. He immediately spoke to 
certain departments concerned over phone and made it clear that Madras 
High Court Jurisdiction will stay on and there will not-be a change in the 
earlier stand of the Government. 

Eulogising the qualities of Shastriji. Finance Minister Shri A.S. 
Kankeyan said the hallmark of Shastriji's entire political career was that he 
took decisions with a dcep insight and always stood firmly by them. When 
there was an unexpected Pakistani aggreSSion. he decisively faced those 
challenges and won over the people with his inspiring leadership and mag-
netic personality. Shastriji proved emphatically to the world that neighbour-
ing countries can settle disputes without taking to arms but by resorting to 
peace talks and through negotiations to establish peace. By signing Tashkent 
Agreement he reiterated the spirit of Pandit Nehru's Panchsheel. 

Associating hImself with the sentiments expressed by the House, 
Speaker. Pondicherry Legislative Assembly observed: 

ShastriJi took over when this eountry was passing through a historic 
crisiS and he eminently filled the vacuum left by the architect of 
Indian democracy Pandit Nehru. ShastriJi was forthright in his ap-
proach to solve problems both within and outside the country and he 
exhibited courage and efficiency in showing a right path to the people 
of this country. He won the hearts of our people with his measured 
patience, determination and great power of intellect. He worked for 
the welfare of his country till he breathed his last. 

ShastriJi laid a strong democratic foundation on which stands our 
disci pline and strength. He was tender like a flower and still exhibited 
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the right kind of courage when the country needed It most. Our 
anny·s victory over Pakistani troops, his statesmanship and tact to 
resolve disputed economic crisis have all carved a niche for him when 
he led this country as Its second Premier. It Is said that his mission 
to ensure world peace has ended abruptly with his untlmely death 
and it is a great loss to the world community. 

In memory of La! Bahadur Shastri who dedicated his life in a peace 
mission for which he strived ceaselessly with a finn conviction that 
an ideal goal for a Civilised society is peace, let us dedicate ourselves 
with new vigour to complete his unfinished tasks. 
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RAJASTHAN LEGISLATIVE ASSEMBLY 

Condolatory resolution passed by the Rajasthan Legislative Assembly 
on 26 February 1966, following the sudden demise of Shri La! Bahadur 
Shastri read: 

This House expresses its deep sorrow and grief on the sudden demise 
of the Prime Minister of our country, Bharat Ratna, Shri La! Bahadur 
Shastri. 

Moving the resolution, Chief Minister, Shri Mohan Lal Sukhadia said: 

"Mahatma Gandhi brought freedom for our country. Nehruji strength-
ened it and under the dynamic leadership of Shastriji, India earned 
the pride of place as an independent nation in Asia as well as in the 
world. During the tenure of Shastriji, India got entangled in an armed 
conflict with Pakistan on a massive scale. The determination and the 
restraint with which India faced this attack under the inspiring lead-
ership of Shastriji. proved to the world that India considers no sacri-
fice too great to defend its long-cherished principles, ideals, inde-
pendence and territorial integrity. 

"In that hour of crisis, every call of Shastriji had the backing and 
every action of his had the full moral support of all the people of 
India, as he by then had become the true representative of the people 
of the country. 

"He rcmained a true votary of non-violence throughout his life but 
when Pakistan attacked our sacred land and posed a threat to our 
freedom and tcrritorial integrity, he immediately, without any hestita-
tion, ordered our armed forces to drive the invaders out of our territo-
rics. 
"ShastriJi was basically a peace-loving man and had gone to Tashkent 
in pursuit of peace and had ultimately succeeded in his peace efforts. 
Not only for us but also for the whole world. How heart-rending it 

' .. ':':::::::::' .. : .:::::::::::::: . :. 
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was that we lost Shastrtjiimmediately after he came out to be suc-
cessful in his peace mission. 

"Shastriji loved his country from the core of his heart and dedicated 
his life to the cause of the nation. The best tribute that we can pay to 
him is to emulate him in our personal and social life and establish 
that peace in pursuit of which he laid down his life. This House pays 
its respecful tributes to our late Prime Minister and conveys its con-
dolences to Smt. Lal Bahadur Shastri and other members of the 
bereaved family." 

Paying his tributes, Shri Laxman Singh sald that our countty w1ll 
always be indebted to Shastriji for his inspiring leadership during the mo-
ments of crisis. His tenure as Prime Minister shall be remembered for the 
determination, farsightedness and imagination with which he discharged his 
responsibilities. 

Associating himself with the sentiments expressed by the House, Shrt 
Ram Krishan said that eightecn months of Shastrij1"s tenure as the Prime 
Minister will be rcgarded as a turning point in the history of India. In this 
short span, he led the country to progress in each and evety field and with 
Tashkent agreement left the imprint of his quiet personality even firmly on 
the country. 

Sharing the views expressed by other leaders, Shrt Murlidhar Vyas 
said that Shastriji breathed his last at a time when all eyes of the world were 
focussed on him. He retrieved the honour and prestige of the nation which 
had been tarnished by the Chinese aggreSSion and gave an opportunity to 
us to raise our heads in pride once again. 

Shri Vyas further added that Shastrtj1"s greatest characteristic was 
that he preached what he practised-whether it was 'miss a meal' or issue of 
gold bonds or resigning from his position. 

Eulogtsing the qualities of Shastrtji, Shrt Ramanand Aggarwal inter 
alia observed: 

"Shri Lal Bahadur ShastrtJi had earned the respect of the whole 
nation and I think that it has become a unique example in the history of 
India. The respect he earned in such a short duration. was because he 
succeeded in upholding our glorious traditions and forcefully expresslng the 
aspirations of the masses in a proper manner. He made coordlnation be-
tween firmness and peace and gave practical shape to the policies of both 
and proved that India did not want to attack other countries but is always 
willlng to live with them in a friendly manner as has been its tradition. But if 
anyone attacks or threatens her, then the peace loving people of India know 
vety well how to defend the country from such a challenge. 
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"After years of hostilities with our neighbour, when we had to enter 
into armed conflict with that country, our army had penetrated into her 
territory and captured places of strategic importance. Even in that moment 
of victory we followed our traditional policy of peaceful co-existence and 
were courageous enough to take steps in the direction of negotiating peace. 
Shastriji was an exception in the sense that while many a great politician of 
the world are over-powered by the pride of victory he firmly stuck to the path 
of peace. He displayed courage and firmness during the war time and by 
signing the Tashkent Agreement for peace he surprised the world and proved 
that India could face more such challenges ....... the people of India love their 
neighbouring countries and want to live peacefully with them." 

Offering hIs condolences to the departed leader, Shri Satish Chandra 
Aggarwal inter alia observed: 

"He was a man in the true sense, one who was loved and apprecIated 
not only by his own people but also by his opponents. Shri Lal Bahadurjl 
was such a man who was not only trusted by his own people and party but 
also admired his opponents and others. it indicates his being a democrat, a 
humanist and a liberalist. 

The life of Shastriji was virtuous yet simple, firm yet liberal and any 
one who came in his contact felt like following his ideals." 
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TRIPURA LEGISLATIVE ASSEMBLY 

The condolatory motion passed by Tripura Legislative Assembly on 14 
March, 1966 following the demise of Shri Lal Bahadur Shastri lnter-alla 
read: 

Mr. Shastri was a devoted follower of Gandhijt, and a valiant soldier 
of India·s struggle for freedom. As Prime Minister of free India. he was 
a great cham pion of her national integrity. sovereignty and peaceful 
aspirations. He worked for these causes till the last movement of his 
life. 

Prime Minister Shastri was India·s traditional modesty and simplicity 
personified. As a true and great son of the country. he bent himself to 
the task of building up a strong. self-reUant and prosperous India 
and his dedicated life will inspire all successIve generations. 

In the death of ShastrlJI India has lost a great leader. who steered the 
country with finn detennination through one of the gravest crises In 
her history. 

This House shares with the nation its deep sense of sorrow at the 
sudden death of ShastriJi and joins the whole nation in praying for 
enternal peace of the departed soul. This house conveys Its sincere 
condolence to Srimati Lalita Dcvi and the other members of his 
family. 
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UTTAR PRADESH VIDHAN SABHA* 

In an obituary reference to the passing away of Shrt Lal Bahadur 
Shastri. Chief Minister Shrimati Suchcta Kripalani on 27 January. 1966 
made the following observation: 

During the last few days when this House was not in session. the 
country was ovcrtaken by grief. Our Prime Minister Late Shri Lal 
Bahadur Shastri had gone abroad. to hold talks for establishing peace 
with our neighbouring country (Pakistan), and there he suddenly 
passed away on 11 January. 1966. I need not have to say much 
about Lal Bahadur Ji as he had spent his freedom struggle at the age 
of seventeen ycars and spent 9 ycars in jail. He suffered a lot of 
miseries in his life. Born in a poor family, he completed his education 
with great difficulty. Being a member of the Servants of People Soci-
ety. he had an idealistic way of life. It was always his endeavour to 
render his services to the society. He dcvoted his whole life to the 
service of the nation till the last breath of his life. He ncver bothered 
about his own bencfit or that of his family. He became member of this 
House in the year 1937 and then again in 1946 and thereafter con-
tinuously rcmaincd its mcmber until 1951. At first he took over as 
Assembly Sccretary and later became a Minister in his home state. 
Subsequently he was elected to Rajya Sabha in the year 1952 and 
since then he remained either as a member of Parliament or -in Jawahar 
Lal Nehru's cabinet till his death. You may recall that he had ten-
dered his resIgnation as Railways Minister on account of a Railway 
accident. Subsequently when the Kamaraj Plan was implemented 
and many persons had resigned from their posts Shastriji also 
resigned from the Cabinet. But only after four months he was re-
inducted into it and in 1964 he was unanimously elected as Prime 
Minister of the country succedding Pandit Nehru. As we fondly 
remember Shri Lal Bahadur Shastrij1's face, our eyes are filed with 

·OrlgtnaJ In Hindi. 
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tears. and his amiable personality and his way of talking repeatedly 
comes to our vision. Even after he took over as Prime Minister, he 
greeted the people smilingly and talked to and mingled with them 
humbly whenever he had spare time for them. Despite his ill health 
and having suffered two heart attacks. he had been working very 
hard. Members often advised him not to work so hard but the work 
he had taken upon himself was certainly a hard one. Pandlt Jawahar 
Lal Ji who had a great personality and had occupied the post of the 
Prime Minister had indeed been a great leader for 18 years. During 
this long tenure he had to face com pl1cated problems but after his 
death Shastriji tried to solve them and found practical solutions to 
each one of them. He left his imprint on the country's polity. He tried 
his level best to save India from war but when he failed to do so, he 
had to take a hard decision to go ahead and fight In all circum-
stances. It \vas not easy to take such a decision. It was a war be-
tween India and Pakistan and an uneven battle In tcrms of weaponry. 
They had latest American weapons which were not available to us. 
Apart from this, India is know as a peace loving country and in case 
we decided to go on war we might have had to face most adverse 
propaganda against us in other countries. Keeping all this is his 
mind Lal Bahadur Shastri came to the conclusion that we should 
face the challenge. otherwise the security of the country would be In 
jeopardy. He had to make up his mind before taking sueh a decision. 
When \ve plunged into the war it was feared that we would have to 
faee immense hardships during the course of war. We were perplexed 
about the fate of the war but under his able leadcrship we faced this 
challenge. On behalf of our country we express our gratitude to all 
our soldiers and defence officers who did not allow India to bow down 
even after suffering a lot. I myself had visited the borders and seen 
how our soldiers stood firm in front of most powerful weapons and 
saerified their lives to keep India's head high. Credit for all this goes 
to a large extent to Shri Lal Bahadur ShastrtJ1. After the war was 
over, he thought of making efforts for peace. He went in search of 
peace. Talks went on there and on the very day when the talks 
concluded and an accord reached, he passed away. I am of the 
opinion that he put his life at stake for that cause. He said that both 
our countries could survive only by becoming friendly with each other. 
otherwise both of them would be doomed if they went on fighting. So 
he made endeavour for peace. Today at this hour we pray to Almighty 
to bestow eternal peace of the departed soul and strength to the 
bereaved family of the opposition. 

Leader of the Opposition. Shri Madhav Prasad Tripathi observed: 
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"I had never come across such a person as he during last many If 
years. To meet him was to have a glimpse of a person who was every inch an 
Indian. During his eighteen months' tenure, many national problems came 
before the nation, such as Anti-Hindi Agitation, starvation and aggression 
by Pakistan and but he handled all these problems so tactfully that one 
cannot help praising him. In the face of CriSis, he took fIrm deCiSions. On the 
basis of speeches of other leaders that I have h'ld the opportunity to listen 
to I can say that all of them protected their own personality first before@::::1 
thinking about India and it was only he who gave precedence to India over 
his personal self. In his mind, the nation, the society and the country were 
the uppermost. The country is gripped by crisis whenever such thoughts 
falter. The problem of Pakistan Is on our threshold. One would hesitate for a 
moment while taking decisions in regard to Pakistan but the kind of firm 
determination he had shown would remain memorable forever in the pages 
of history. He was a great man, indeed. On the one hand he was as hard as 
iron and on the other hand, he was as soft as flower petal. When the sover-
eignty of the country was at stake, he took the country into confidence and 
declared force is to be met with force. He felt that no problem of the country 
could be solved merely by chanting slogans of peace and the country, re-
quired sacrifice for the protection of its sovereignty and security of it bor- I} 

ders, for which he took firm steps. 

"I shall express my feelings later about the brave soldiers of our army 
but I must say that when Shastri ji took a decision of "now or never" and 
when the security of the country was Challenged, he was amidst the soldiers 
of the country. Credit for restoring the honour and dignity of India which we 
lost in 1962 goes to Shastriji because the Jawans guarding the frontiers 
could not have demonstrated their valour had he not promptly passed the 
orders. Therefore, Shastriji"s accomplishments as a mass leader are unpar-
alclled. 

"Why did I call him a leader of the masses? Because he had given a 
slogen for handling the internal and external situation of the country. This 
slogan was Jai Jawan, Jal Kisan. It is, no doubt, easy to chant this slogan, 
but it is difficult to understand its essence. Who held India's head high? 
Brave soldiers. What facilities should I recommended to the Government for 
these jawans who sacrificed their whole life for the sake of the country. But 
how could have they displayed their gallantry, had Shastriji not given them 
an opportunity to do so? After Jal Jawan we could understand Jal Kisan. He 
gave us the 'mantra' to become self-reliant in every respect. He knew fully 
well that the condition of the country could not improve unless we encour-
aged farmers. And this is why he gave the slogan. We thought what would 
happen to the country after Nehru. It was Shastrtji who filled the vacuum 
created by the death of Nehru. We started forgetting Nehru as Shastriji was 
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marching forward for the progress of the country. 

"I would like to add one thing more in connectionwith democracy. We, 
the members of the opoosit1on face difficult situations as nobody listens to 
us despite the fact that we speak at the height of our voice. We had been 
craving for someone who could guide us. It was none other than ShastrtJl 
who translated the ideals of democracy and Constitutionalism into action. It 
is Shastriji who nourished democracy with his blood. While going abroad in 
search of peace he did not forget to take the leaders of the opposition into 
confidence before taking such an important decision. Durtng the last 18 
years, 1 do not find any example of anyone other than ShastriJl who called 
the opposition leaders and exchanged views with them for the sake of na-
tional security. We cannot forget it. There is no doubt about the fact that in 
Shastrijfs death. India lost one of its great sons. but it is also true that 
someone would emerge on the scene to fill the void. " 

Associating himself with the feelings expressed by the Chief Minister 
and the Leader of the opposition. Shri Ramsunder Pandey said that it was 
sad that Shastriji who had devoted his entire life for the service of his moth-
erland passed away suddenly and untimely in an alien land. 

Offering his condolences Shrt Z.A. Ahmed described Shastrlj1"s death 
as an international tragedy and a loss to the entire humanity. Recalling his 
association with Shastrijl during our freedom struggle Shri Ahmed termed 
Shastrijl as a towering personality who rose to the highest position in pubUc 
life on his own and achieved commendable successes during his brief but 
eventful stewardship of the nation and proved to one all that he was a 
worthy successor to Pandit Jawaharlal Nehru. 

In his obituary reference. Shri Bhanu Pratap Singh said that Shri Lal 
Bahadur Shastri kindled a new 11ght of hope. confidence and courage in the 
country during his leadership. Humility was his main personality trait even 
when he was occupying Ministerial positions at the centre. He used to meet 
even an ordinary visitor with great warmth and had always shown all cour-
tesies to them. 

Another important thing about ShastrlJI was that he tried sincerely to 
bring about a synthesis of conflicting ideologies and achieved a fair amount 
of success towards that objective. 

In his tributes, Shrt Nekram Shanna referred to Shastrtjl as a great 
man who came in this world to perform great tasks and left it at the height 
of his glory. His name will remain immortal in the history of not only our 
country but of the whole world. 

Paying his tributes to the departed leader, Shri Balwan Singh said 
that Lal Bahadur Shastri amply demonstrated that Indian democracy offers 
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real and meaningful right to equal opportunities to all and a person of 
humble origin like him can reach the highest office by his qualities of head 
and heart, hard work dedication and above all patriotism. During his spell 
as Prime Minister, Shastriji was able to inject courage and boldness 1n 
Indian society and made it realise its capability to withstand successfuly 
challenge from any quarter. The need of the hour is to follow the path of 
courage and reconciliation set by him in both national and international 
matters. 

Expressing his heartfelt condolences, Shri Khem Chand said Shas-
triji, by his deeds could influence and win even his adversaries to his side. 
This is evident from the fact that even an advcrsary like Mohammed Ayub 
Khan, the President of Pakistan was ultimately impressed by the personality 
of Shastriji and agreed to sign a peace accord with him. ShastriJi's glory is 
beyond description and if we follow the healthy traditions left by him our 
country will march ahead on the path of progress and prosperity. 

Sharing the sentiments of the House, Deputy Speaker, Uttar Pradesh 
Vidhan Sabha said : 

"Shastriji's death is an irrepasrable loss for the country, the province 
and the world as a whole, It seems impossible to recover from such loss in 
near future. I am very fortunate that I got opportunities to meet and work 
with Shastriji of this House in 1937. Thcreafter in 1964 and after that there 
is a long history which necd not be recapitulated hcre. I have to say that we 
have to follow the preachings given by Shastriji from his life and put an ideal 
before us in the shape of his dceds. The best ideal which he put before us is 
simple living and high thinking and we must follow that. When he became 
Prime Ministcr and he had to go to England, he said that he would go there 
wearing the dhoti. He used to live in simple attire and nobody could imagime 
that he was so great. 

"I remember that even again and again when he became Parliamen-
tary Secretary to the Chief Minister he came to my house without any infor-
mation. I made arrangcments for his stay. He stayed there for two days. He 
stayed there as a mcmber of the family. This is one lesson of simple living 
and high thinking. Secondly he has proved it before the world that any man 
can reach the highest post, though one may be born in smallest place. He 
proved that in our country, by doing service, poor people may rise. It en-
couraged our people. 

"Thirdly the work he took, he did it with full devotion and if anybody 
does his work labouriously, honestly and truly, he is praised and succeeds 
in his efforts to rise in life. He has left these ideals. If we follow these ideals, 
it will be a befitting tribute to him. 

1':,:':':':':::::::- . . . . . .:. . .. :.:.:.::.: ..... : . :. : ;:;:;:: '. . ::::::::::::::::::::. .: ... 
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"Though he got respect for his deeds from people all over the country 
what he did during the last 18 months is unique. There were many serious 
problems before the country. Specially when Pakistan attacked, he faced it 
with undaunted courage. fought the battle and won it. That victory held 
India's head high again before the world which was bit bowed down follow-
ing debacle of 1962 and the world again started to give respect to India as 
never before. I want to speak one thing more. The pact signed in Tashkent 
was in accordance with India's tradItion. He followed the policy of peace of 
Gandhiji. After all India and Pakistan are two parts of one continent. If both 
remain at daggers drawn, it would create havoc. We are aware of this fact 
that there was tension between India and Pakistan from the very begtnntng 
and it was not decreasing. This was an opportunity when Pakistan was 
belittled and lost the battle and U.S.S.R. tried to make a compromise and 
thus this came into light. I consider Taskent Pact, a great pact. Now, friend-
ship between India and Pakistan will begin again. I believe that Pakistan w1ll 
also not go against it. Our tradition is to sacrifice life but stick to our words. 
I thInk that this paet will serve well both the countries. 

"Shastriji was endowed with many qualities which will be remem-
bered for years. His name will remain immortal in history. Whatever he did 
in his life was in the interest of the nation. Though everybody dies and 
nobody is immortal, Shastriji enjoyed a 'Rishi's death': he left his body while 
serving the nation; he breathed his last without any grief. Shastriji will 
remain immortal for these things." 
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WEST BENGAL LEGISLATIVE ASSEMBLY 

The West Bengal Legislative Asscmbly at its sitting on 11 January 
1966 paid glowing tributes to Shri Lal Bahadur Shrstri. Making an obituary 
reference West Bengal Lcgistriative Assembly Speakcr said: 

An indomitable fighter in the cause of his motherland, he died as a 
soldier of peace with the crowning cap of glory of the Declaration of 
Tashkent. Words are too poor to express our anguish, as we condole 
his death. 
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GOA LEGISLATIVE ASSEMBLY· 

In an obituary reference to the passing away of Shri Lal Bahadur 
Shastri. Chief Minister. Shri D.B. Bandodkar, on 26 February, 1966 moved 
the following resolution: 

This House expresses its deep condolences on the sad demise of our 
dear Prime Minister, Shrt Lal Bahadur Shastri in Tashkent on 11 th 
January 1966. 

Moving the resolution, Shri Bandodkar said: 

Shri Lal Bahadur Shastri led India's destiny with his wisdom, effi-
ciency and dedication. 

His tenure of 18 months in the office of Prime Minister shall go down 
in the history of India as the period of great crisis and turmoil. When 
Pakistan attacked India he led the country in driving away the ag-
gressor from our land. With the same zeal and fervour he went out in 
search of peace and after achieving success in his great mission as a 
votary of peace, he laid down his life. 

He was a great energetic leader. a competent administrator, a great 
democrat, a great Indian and a true apostle of peace. 

Another condolatory resolution was moved by the Leader of Opposi-
tion. Dr. Jack de Sequeria. which read: 

This House records. with profound regret and pain the tragiC death at 
Tashkent of our great Prime Minister, Lal Bahadur Shastri, in the 
early hours of 11 January 1966. 

Seldom has a man been called to shoulder such responsibilities as 
Shastriji did. Seldom has one borne the burden so well. 

·Original in Hindi. 
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5hastrijrs humility, oneness with the.people, good sense, integrity, 
courage and efficiency will go down in history as legendaty qualities, 
to be followed by leaders all over the world. 

This House conveys to the bereaved family and to the Central Gov-
ernment, the deep sense of personal loss fclt by each member and the 
population of this Territory he/she represents at Shastriji's untimely 
demise. 

5hastriji died the glorious death of a Hero at the altar of Peace. 

May he rest in peace." 

Moving the resolution, Dr. Sequeria said: 

Shatriji will go down in the history of our country as one of our 
greatest leaders. His name is today the name of a hero in every 
household in India, be they big, be they small and evetyWhere one 
went one heard people speaking of him in terms of aITection as if he 
belonged to cvery one. Rarely is a leader in the world today that 
would have attained this position. He died at Tashkent in pursuance 
of peace and what Is now famous today, the Tashkent Declaration 
will again go down in history as the biggest monument of peace 
which any leader of the world in recent times attempted so that 
countries could live in peace and goodwill. He died at a very young 
age, only after 19 months in the harness of Premiership of our coun-
try. It is a very grievous loss for us because so much was to have 
been expected from him. I consider it as great personal loss because 
5hastriji did the favour of treating me as a friend and in the several 
interviews and talks I had with him he was always kind and sympa-
thetic to any problems I brought to him. Lots could be said, Sir, but I 
think that would be unnecessary because the greatest tribute we 
could pay today to Shastriji was to follow his great principle of one-
ness with the people and pcaceful co-existence with all. Goa is a sub-
stantial suffcrer in this loss because for the Goan people he had a lot 
of affection. 

Paying his tributes, Shri V.N. Sannalkar described ShastrtJI as an 
architect of compromise. His last mission the Tashkent Agreement had set 
an example for other nations to emulate. Shri Sarmalkar further added that 
the people of India, particularly the minorities had full faith and confidence 
in his leadership and secularism. 

Offering his condolences 5hri Tony Fernandes said that throughout 
his life, from the very humble beginning until the time he was the head of 
the nation. Shastriji possessed the qualities-simplicity, humillty, sincerity 
and devotion to the nation. He proved that it was neither money, nor high 
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status nor anything else but the integrity and selfless working in a ~evoted 
manner that can lead the nation. 

Shr1 M.N. Jalvanl, in his tributes, described Shastriji as an inspiring 
leader, sincere democrat, a great Indian and a true champion of peace, who 
as a Prime Minister guided the destiny of the nation with sagacity and 
devotion. 

Recalling ShaStrUl"s qualities Shri Enio Pimenta sald that he was a 
valiant son of India, a beacon light for the future generations, for: posterity. 
for India and for the world over. Bclng a man of principles, courage - drawn 
from confidence principles em bodied in practice, he matched up to the 
challenge of Pakistan, resisted aggreSSion and bequeathed unto us a great 
legacy accrediting and enhancing the name of India In the comity of nations. 

Shri Pamenta lamented that what greater testament could any nation 
expect from its leaders than of devotion to peace. of sacrificing one's life and 
leading one whole life for a cause. for an ideal, for a principle. Indeed 
Shastriji was nothing else but a man of peace, a man of principle, and above 
all a man of purity. 

Speaking on the occasion, Shri U.S. Karmali said that when we think 
of Shastrlji. we realise one fact that any common man can achieve any good 
position and can lead the country with confidence. During the Indo-Pak war. 
Shastrijfs leadership gave directions to the hopes of the masses of the 
country. 

Condoling the sudden demise of Shastriji, Shri G.G. Raiker said. that 
he came and went with a great devotion to the world. Like Gandhiji he 
believed in simple living and high th1nk1ng. His powerful slogan 'Jai Jawan 
jal Klsan' speaks about liberation action for both armed Corces and Carmers. 

Paying his tributes, Shri D.K. Chopdekar said that Shastrlji was an 
Indian to the core of his heart. He loved India, Cought relentlessly to preserve 
its freedom and also died in order to have peace in this world. 

Associating with the feeling expressed by the members of the House. 
Speaker. Goa Legislative Assembly. observed: 

"There is a saying in Latin. which has been adopted by most of the 
European and other languages, and that saying is "Mens sana in corpore 
sano". It means 'healthy mind in healthy body'. Your mind wtll be strong 
only if your body is strong. And there is another saytng·in Sanslait . That 
means. why will a hungry man i.e. a.poor man not commit a sin? The sin 
here would be corrupt practices as it relates to a poor man who assumes 
power. So. these Ideas have received a great set back by ShastrlJl's life itself. 
Bodily, Shastrlji was a very weak man. His body was so slender and weak, 
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that it succumbed only at the age of 60 years with all the medical and other 
facilities that we have today". 

"His body was vety slender, vety short and very weak. That idea has 
received a shock. We have seen that he was slender and had a vety weak 
body. A strong mind has grown up in that body of ShastriJl. Also the other 
idea expressed by the saying: 

"As all of us lmow he came from a vety poor family. Even his father 
died when Shastriji was only one and a half years old. Whilst studying. 
because he had no money to spend for crossing the river, many times he 
would go swimming. Such was the poverty of his household. Yet as has 
been well stressed by one of the Hon. Members, there is not a single in-
stance of his having committed any sin of this kind not only after reaching 
to power, but even before. Such a man we had the good fortune to have 
among us, but today he is not. After the death of our leader Pandit Jawahar-
lal Nehru, there was a doubt in the minds not only of the Indian people but 
even in foreign countries and perhaps more in the foreign countries and 
they started asking "how could this man guide the destinies of such a bIg 
nation?" But in a vcry short span of 18 months he showed us what a man of 
determination can do for the nation. He followed the same line of peace but 
at the same time he proceeded along that line much more strongly than his 
predecessor. We have seen also that while seeking peace he laid down his 
life and he devoted his life for peace, for the good of the common good. So 
the fitting tribute that we can pay to this great departed leader Is to devote 
ourselves with the same humbleness, with the same resolve for the cause for 
which he died". 
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EMINENT DIGNITARIES 

INDIA 

Dr. S. Radhakrlshnan 

MIt was a great shock for me as it is to you all. to know about the 
sudden passing away of Mr. Lal Bahadur Shastri. who served as Prime 
Minister for 18 months at a very difficult time in our history. The void 
caused by the passing away of Jawaharlal Nehru was difficult to rul. The 
Congress Parliamentary Party elected Mr. La! Bahadur as its leader and he 
was duly sworn in as Prime Minister. 

"His many achievements as fighter for freedom. as Minister in the 
U.P. Cabinet. and Minister in the Union Cabinet are well-known. Mr. Lal 
Bahdaur Shastri worked for the organisation of the Congress Party in the 
posindependence years. He was a qUiet, unostentatious and determined 
nationalist" . 

"Apart from our domestic problems of food. finance and others, the 
contlict with Pakistan in the Rann of Kutch and in Jammu and Kashmir 
shocked our people. A united national effort was put forth to withstand this 
attacks and Mr. Lal Bahadur Shastri took the leading part In these matters. 
He went to Tashkent to conclude an agreement with Pakistan. 

"The effort and the strain he put to these brought about his end. 

"He died pledging our two countries to work for peace and friendship. 
forgetting the bitterness of the past years. I wish to believe that the meetings 
have helped to make the attitude of both sides less rigid and hard. There 
ean be no military solution to our problems. We should both reallse that if 
we conquer our foes by force. we enhance enmity and hatred, If we conquer 
them by understanding and gOodwill. we attain peace and friendship. A 
peace based on repression and fear can only be temporary while It will be 
lasting if it is based on moral force and truth. 
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"A grateful nation to-day is in deep mouring and all that we can do is 
to carty out to the best of our ability, the ideas of unity, hannony and 
friendship with our neighbours. 

"I had once or twice, spoken to Mr.Lal Bahadur about the greatest 
distinction we have in our gift of Bharat Ratna and I had decided to an-
nounce this award to him on the Republic Day, I do so now with a sad heart 
and confer on him the 'Bharat Ratna' posthumously." 

Dr. Zakir Husain 

"My deep distress at the loss of a very dear friend fades into insignifi-
cance when one realizes what the nation has lost. Essentially a man of 
peace, he laid down his life at the altar of peace. A grateful nation is plunged 
in mouring at the loss of one it had not only respected but loved. He was the 
people's man and will ever live in their memories, as one who gave his life 
joyfully toiling for them to the very end." 

v.v. Girl 

"He has the balance of judgement and love for all and hatred towards 
none. His strength lies in the fact that he gives credit to the bonafides of 
others and respects and appreciates their views though they may be differ-
ent from his own; but always sticking to his own fundamentals." 

Jaya Prakash Narain 

"No greater calamity could have befallen this country at this hour. 
During his brief captainship of the Nation, Mr. Shastri had pulled this 
country out of a terrible psychological morass and restored it self-respect 
and sclf-confidence. His quiet courage, his wisdom, his humility gave his 
leadership a quality that would be difficult to equal for many generations to 
come." 

Acharya J .B. Kripalani 

"The news of the death of Lal Bahadur Shastri carne as a great shock. 

"He was a man of the people and rose from the ranks to receive from 
them the highest honour they could bestow upon one of their eminent 
scrvants. He endeared himself to all those who carne in contact with him 
through his amiable character and patient understanding. 

"He was man of peace. For me his departure is not only a great 
national loss but loss of a dear friend. May his soul rest in peace. I send my 
heartfelt condolences to his wife, mother and other members of the family." 
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c. Rajagopalachari 

IlLal Bahadur was a rare personality, so rare that the Jealous Gods 
have taken him away too soon. His soul has put Its seal on the pledges 
given at Tashkent and on the hopes raised of future friendliness and coop-
eration between the two Nations that must live next door to each other In 
Asia." 

V.K. KamraJ 

"It is a great tragedy to India. Mr. Shastri was guiding the affairs of 
this country in the right direction and was gaining the confidence of the 
people. He vindicated India's honour in the recent Indo-Pakistan conflict 
and raised the prestige of our country. It was really a tragedy that he should 
have died immediately after his successful peace mission to Tashkent. His 
loss at this juncture is Irreparable." 

Jagjiwan Ram 

"News of Mr. Shastri's demise is too terrible to believe. The Nation is 
stunned". 

"He has sacrificed himself for establishing amity between India and 
Pakistan and for world peace. " 

"He will be remembered as a great patriot and a man of peace.· 

Gulzari La! Nand. 

IISudden and deep calamity has overtaken the Nation. Our Prime 
Minister Lal Bahadurji is no more. This news will bring shock for all the 
people of India and indeed the whole world. It was only about a year and a 
half back that the country lost Jawaharlal and we still carty In our hearts 
the anguish of that heavy loss. Now another tragedy and grtevous and 
irreparable injury. 

"The last year and a half.has been a period of acute arudety and 
stress for the country. During this period. Shastriji guided the affairs of the 
Nation with a sure and steady hand. His simplicity and humllity were trans-
parent. Behind them was a clear vision of a mature mind and profound 
wisdom. He worked for the Nation ceaselessly and died a hero after success-
fully concluding an intense and mighty effort for winning an honourable 
peace. " 

Morarji Desai 

lilt Is a great tragedy for the country that he should have suddenly 
passed away after finishing his talks at Tashkent which were successful to 
the extent they could be under the circumstances. He was a very fine 
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gentleman and was leading the country after the passing away of Mr. Nehru 
in a way that gave satisfaction to the people of this country. The way he 
handled the Indo-Pakistan conflict took him to the height of his career and 
reputation. He passed away at the height of his career which was in the 
services of the country throughout. This is one of the greatest shocks this 
countty has suffered." 

N .SanJlva Reddy 

"Shri Lal Bahadur Shastri led a simple life with the interests of poor 
people always at heart. He was a thorough gentleman and a stranger to 
pretension. His life remains as a shining example for ever." 

"Like GandhiJi, with whom he shared October 2 as birthday, the late 
Lal Bahadur Shastri was frail and small in physique, but his passing away 
created a great void in the Nation. 

"It happens only in the case of a very few men that the manner of 
their death becomes the supreme vindication of the great principle their lives 
stood for. If Shastriji's death was less dramatically tragic than BapuJi's, it is 
none the less true that his death too-in far off Tashkent-was linked to 
supreme effort for achieving harmony. " 

Gopa! Swarup Pathak 

"On this occasion I offer my humble tribute to the memory of late 
Shri Lal Bahadur Shastri. One of the noblest sons of Bharat, he was the 
embodiment of those virtues which enabled our elders to erect a democratic 
edifice for us. 

"Shastriji's life was marked by himility, forbearance and unstinted 
devotion to national work. He led a dedicated life. His selflessness and purity 
of character were the most notable features of his public conduct. Service to 
the people was a passion with him, and he pre-eminently answered the 
Bhagwat Gita's description which means: (engagcd in the welfare of all 
beings). His life was verily one continuous yajna. 

"Calm and upcrturbed in the greatest crises, he negotiated the most 
difficult situations with supreme courage. He died in harness in a foreign 
country, serving his own to the last moment of his life. 

"He never sought help and power for hirnself. His quiet manner en-
deared him to one and all and won for him notable success in every sphere 
in which he worked. To those wno were associated with him or saw him 
work he was an inspiration. To succeeding generations he was a beacon 
light who brightened the path to the desired goal. " 
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E.M.S. Nam.booclirlpad 

-I was shocked at the sad news, like so many others who had the 
privilege of knowing him and working with him. I feel It as a personal loss 
but comIng as it did at this particular moment when he could have done a 
lot to carry forward the successful work he cUd at Tashkent, his loss w1l1 be 
felt by millions not only in India but throughout the world as a loss to 
humanity.-

Frank Anthony 

-Mr. Shastri. by his transparent sincerity and his methods of gentle 
persuasion rather than the bludgeon. of consensus rather than authoritari-
anism had secured not only the trust but the affection of those of us who 
had the opportunity to work closely with him. The country will miss grtevt-
ously his clear vision. fundamental good sense and statesmanship uninhibi-
ted by cliches and slogans." 

Dr. Karan Singh 

"Shri Lal Bahadur Shastri was an unusual figure in our public life. A 
man of deep and genuine humility. soft spoken and conclliatry in his atti-
tude. he was nonetheless frrm as a rock when it came to matters of principle 
or the national interest. During the many years that I was Sadr-i-Riyasat 
and then Governor of Jammu & Kashmir. I came into close contact with 
ShastrlJi long before he became Prime Minister. and can testify to the valu-
able political contribution made by him. In particular. I recall the crucial 
role that he played in the crisis that developed in Kashmir after the theft of 
the Holy Relic. Shastriji was a pillar of strength to Jawaharlal Nehru in his 
later days. and his transparent sinccrity and integrity made it possible for 
many difficult issues to be sorted out amicably. 

-After he became Prime Minister. ShastrtJi had to face the aggreSSion 
from Pakistan leading to the 1965 war. This he did with dignity and courage. 
and it was in the aftermath of the war at Tashkent that his career was so 
tragically cut short by his sudden and untimely death. On this occasion I 
pay my tribute to his memory. In the political crisis through which the 
country is passing. we would do well to recall the values for which ShastrlJi 
stood and to which he dedicated his entire life.-

S.M. Joshi 

"The untimely death of Mr. Shastri came like a bolt from the blue. 
Only few hours earlier the Nation had turned the comer under his steward-
ship. By his supreme effort for peace he had earned the gratitude of man-
kind struggling for peace and progress. The situation created by his passing 
away is grave and delicate which needs to be faced with a sense of realism 
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and responsibility." 

S. Nljallngappa 

"The man who carried on the burden of high office so efficiently and 
effectively 1s no more. The nation had made the best choice after Mr. Nehru 
and Mr. Shastri fulfilled all the hopes of the nation. He had endeared himself 
not only to us but to the entire world. It may be hard to replace him but we 
have to carry on the good work he had been doing. This great loss calls for 
the best in us and for greater unity and appreciation of the difficult times we 
are passing through. The whole nation shares his loss and mourns with Mrs. 
Shastri and other members of the bereaved family." 

Dr. Ram Subhag Singh 

"One of the most remarkable things about Shastriji in his modesty 
which makes him feel proud of his humble origin. A plebeian by birth, a 
nationalist by training and education, he is truly a democrat by conviction. 
Having been through the mill of life, nothing is easier for him than putting 
himself in the porsition of the under-priviledged and the poorer segments of 
the society. His reaction to their sufferings is genuine just as his keenness 

to better their lot is positive." 
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WORLD 

UThant 

Secretary General. United Nations 

"It is with the deepest sense of shock that I have learned of the 
sudden and untimely death of Mr. Lal Bahadur Shastri, Prime Minister of 
India. 

"Not India alone nor Asia alone, but the whole world w1l1 mourn Mr. 
Shastri"s passing. The United Nations will carry a full share of that burden 
of grief, and I am sure that I can speak for the organization as a whole, as 
well as on my own behalf in expressing to his family, to the Government of 
India and to the Indian Nations our most heartfclt condolences. 

"Prime Minister Shastri gave his great country guidance and leader-
ship which helped it not only to approach with renewed vigour its immense 
tasks of social and economic improvement but also to excrt with undimin-
ished determination at the international level its influence for the good of all 
mankind. 

"He led his country in maintaining and enhancing its position as one 
of the most loyal supporters of the United Nations. 

WI mourn the loss of Prime Minister Shastri as a statesman with 
whom I had so recently been directly engaged In negotiations to resolve the 
conflict which had disturbcd his country's rclations with Pakistan, as a 
fellow Asian and as a warm and good friend.His death has come all the more 
as a shock because it has followed so closely upon his signing of the Tashkent 
Declaration with President Ayub Khan of Pakistan. 

WI was about to pay tribute to the statemanship of the two leaders 
and to convey my compliments also to Prime Minister Alexei Kosrygtn and 
other members of the Soviet Government for their initiative in bringtng 
about the meeting which resulted in the adoption of the Declaration". 

"I pay this tribute now with a sense of poignancy." 

Queen Elizabeth U 

"I have learned with profound regret of the tragtc death of the Prime 
Minister. As Head of the Commonwealth, I send my deep and sincere sym-
pathy to the Government and people of IndIa and to his family. My husband 
shares with me the sense of loss which will be felt throughout the world." 
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Lord Mountbatten 

"InexpressIbly shocked and deeply grieved at the terrible loss you and the Indian people and all friends have suffered at the death of the Prime Minister, La! Bahadur Shastri. Please accept my heartfelt condolence and deepest sympathy." 

Harold WDson 

Prime Minister, U.K. 

"Mr. ShastriJfs tragic and sudden death on the very day, an agree-ment was reached that could assist stable peace between India and Paki-stan will be mourned by all his frrends in Britain, especially all of those who have had the opportunity and pleasure of meeting him and talking with him so many times in the past year. His loss will be felt throughout the Com-monwealth, indeed everywhere his qualities of statesmanship, sinccrity and integrity are valued. 

"All of us who knew him were strongly affected by the spell of his quiet charm and selflessness. 
"India, the Commonwealth and the world will deeply mourn his pass-

ing." 

Muhammad Ayub Khan 

President cif Pakistan 

"I am deeply shocked and grieved at the suddent death of the Indian 
Prime Minister. 

"In my meeting with him during the last few days, I was impressed by his sincerity and dedication to the task of resolving all Indo-Pakistan dis-putcs on a just basis in the interest of peace in the sub-contincnt". 
"We made a promising beginning in Tashkent. I wish to convey to you, Mr. President, and through you to the people of India, my heartfelt con-

dolences in this moment of sorrow. 
"This is a vcry tragic occasion. I was really shocked when I heard 

about it this morning. I call it tragic for the sake of India as well as for the sake of relationship between India and Pakistan because basically these are really matters of relationship between individuals In position of responsibil-
ity. 

"He and I had established very good understanding with each other. I know he wanted peace and you can rest assured we also want peace. Mr. 
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Shastri died for the cause of peace. 

"I would like to take this opportunity to convey my condolences and 
sympathies to the Government and people of India.· 

Nikolai Podgomy 

President cd the Presidlum cd USSR Supreme Soviet. 

and 

Alexei Kosygin 

Chairman cd the USSR CouncU cd Ministers. 

lhe Soviet people were shocked by the news of the untimely death of 
the outstanding political leader and statesman of India, Prime Minister La! 
Bahadur Shastri. 

"Since his youth La! Bahadur Shastri fought for the national libera-
tion of his country under the leadership of Mahatma Gandhi and Jawaharlal 
Nehru. After the proclamation of Independence he dedicated all his strength 
to the service of the people, to the consolidation of the Indian state. I-lis 
outstanding qualities as a statesman and political leader were expressed 
most forcefully when he became the Prime Minister of India. 

"Lal Bahadur Shastri made a tremendous contribution to the cause 
of strengthening peace and international cooperation. His government stead-
ily and unswervingly continued India's peace-loving foreign policy aimed at 
strengthening peace among the peope. It was to this end that his construc-
tive eITorts were dedicated to nonnalize relations between India and Paki-
stan. The Tashkent Dcclaration signed by Lal Bahadur Shastri on India's 
behalf is an outstanding contribution ot the cause of strengthening peace in 
Asia and throughout the world. 

"The Soviet people will always remember La} Bahadur Shastri as a 
great friend of the Soviet Union who did much to develop further the insepa-
rable friendhip and close cooperation between the Indian and Soviet people. 

"The Prcsidium of Supreme Soviet of the USSR and the Soviet Gov-
ernment express deep condolences to the Indian people, to you, Mr. Presi-
dent, and to you, Mr. Acting Prime Minister, and to the enUre Government of . 
India. 

"Please convey our sincere deep condolences to the family of the de-
ceased." 
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Lyndon B. Johnson 

President oj U.SA. 

"Our Nation mourns the death of Prime Minister La! Bahadur Shastri 
of India. As the leader of the world's largest democracy, he had already 
gained a special place in American hearts. His tragic loss. after fruitful dIs-
cussions at Tashkent. is a grievious blow to the hopes of mankind for peace 
and progress. 

"Prime Minister Shastri in only 19 months in office proved a fitting 
successor to Pandit Nehru by holding aloft the highest ideals of Indian 
democracy. His modcsty in high office did not conceal his strength and 
wisdom as the recognised leader of his people. The world is a smaller place 
without him. and our hearts go out to his family and to the people of India. " 
Heinrich Luebke 

President, Federal Republic oj Germany 

"The Gennan people has been deeply shocked and grieved by the 
news of the· sudden demise of Prime Minister Shastri. Only a few hours 
earlier all those who hoped for a settlement of the conflict between India and 
Pakistan were fillcd with confidence and satisfaction at the announcement 
of the agreement reached in Tashkent. Therefore, the tragic death of this 
great statesman, who in fulfilling his task made the supreme sacrifice, strikes 
us all the more painfully. Ever since he had taken over the great heritage of 
Mahatma Gandhi and Jawaharlal Nehru, Prime Minister Shastri consumed 
himself in the service of his country in disregard of his frail state of health. 
We see before us with admiration and respect his lifework which came to an 
all too sudden end." 

King Mahendra 

Nepal 

"We are deeply grieved and shocked to hear of the sudden passing of 
La! Bahadur Shastri. The people of Nepal join us in expressing to you, to the 
people of India and to the members of the bereaved family most heartfelt 
condolences, and sympathy on this occasion. 

"In the demise of Lal Bahadur Shastri Nepal has lost a true and great 
friend. His eITorts and achievements towards peace and friendship will al-
ways be remembered by us." 

President Tito 

Yugoslavia 

"I was deeply moved by the news of the sudden passing away of the 
Prime Minister of India. Mr. Lal Bahadur Shastri, at the time when he had 

.. ;.;,; ;.;.;.;. ; ,,;,;,; ; . 
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successfully concluded an Important Mission of peace. His last great states-
manlike act, the Tashkent A'greement, symbolically refects his lofty lifelong 
ideals and incessant exertion of efforts for the cause of the people of India, 
for the realisation of coexistence and peace in the world. 

"As an old and intimate associate of Jawaharlal Nehru, Prime Minis-
ter Shastri took over the leadership of great India at a time when she was 
confronted with the greatest trials. Being modest and gentle, he dedicated 
his great statesmanlike abilities and persistence to the strengthening of 
peace, and improvement of international relations. He was a staunch cham-
pion of the policy of nonaligment. 

"I have had the opportunity to get to know his high quallties on many 
occasions, expecially during the Cairo Conference of Non-aligned Countries, 
at which we closcly cooperated, as well as during his visit to our countty 
last year. With the death of Prime Minister Shastri our people have also lost 
a dedicated friend, who has successfuly promoted and further developed the 
already existing traditional friendly bonds and cooperation between India 
and Yugoslavia. We vividly recall his frendly visit and the kind words that he 
addressed to our people at times. The people of our country highly appreci-
ated his endeavour to bring about comprehensive cooperation and even 
closer relations betwecn our twa countries. I wish to assure the friendly 
people of India that the people of Yugoslavia deeply sympathise with them at 
this hour of grief." 
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